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LOK SABHA DEBATES 

LOK SABHA 

The Lok Sabhs mtlt lit Eltlven of fhtg Clock. 

[MR. SPEAKER in the Chllir] 

/English} 

... (Interruptions) 

MR. SPEAKER: Hon. Members, let me make an 
announcement. This has nothing to do with your matter. 

... (Interruptions) 

{Translation} 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

11.02 hrs. 

REFERENCE BY THE SPEAKER 

Commonwealth Day 

/Englishf 

MR. SPEAKER: Hon. Members, today Is the 
Commonwealth Day, which is celebrated across the 
Commonwealth annually on the second Monday in March. 
It is marked by a multi-faith service in Westminster Abbey, 
normally attended by Her Excellency Queen Elizabeth II, 
Head of the Commonwealth, along with the 
Commonwealth Secretary-General and Commonwealth 
High Commissioners in London. 

Let us on this occaSion, rededicate ourselves to the 
cause of the Commonwealth, that is. fostering intemational 
peace and security; democracy, liberty of the individual 
and equal rights for all; and eradication of poverty. 
ignorance and disease. 

... (Interruph'ons) 

/English/ 

MR. SPEAKER: I have received several notices for 
suspension of Question Hour on ce.rtaln incidents which 
are said to have happened in Deihl . 

... (Intsnuptions) 

MR. SPEAKER: The notices that I have received 
relate to Delhi incidents. I am not stopping anybody and 
I am not stopping anything but let me make certain 
statement. 

... (Intsrruptions) 

{Translation} 

MR. SPEAKER: Malhotra Sahib, I am talking only 
about the notice that I have received, nothing else. I 
have not stopped you . 

... (Interruptlons) 

[English} 

MR. SPEAKER: I have received a notice from Prof. 
Ram Gopal Yadav about his Party Office being attacked 
in Rampur. Now, my earnest request to all the hon . 
Members is let the Question Hour go on because we 
had only two days of Question Hour. So let Question 
Hour go on. I shall certainly give opportunities to all the 
hon. Members who have given notices Immediately after 
the Question Hour. 

... (Interruptions) 

MR. SPEAKER: I will give you chance after Question 
Hour. 

... (Interruptions) 

MR. SPEAKER: You are a senior Member. Please do 
not violate the rules. Thank you very much. 

Q.141 - Shri Iqbal Ahmed Saradgi. 

11.04 hr •• 

ORAL ANSWERS TO QUESTIONS 

/English/ 

Pricing of Spectrum 

·141. SHRI IQBAL AHMED SARADGI: Will the, 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether the policy regarding pricing of spectrum 
licences has been finalised; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) whether the Government has received some 
suggestions/representations for a fair and equitable 
spectrum policy from different quarters; and 

(d) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to 
(d) A Statement is laid on the Table of the House. 

Statement 

At present the service providers are paying spectrum 
charges based on percentage/share of Adjusted Gross 
Revenue (AGR). The pricing of spectrum is reviewed from 
time to time, taking into account various relevant aspects, 
and suggestions thereof. 

In order to ensure optimum use and equitable 
allotment of scarce spectrurn resource, the criteria for 
allotment of spectrum are based on the number of 
subscribers in an operator's network and their usage of 
network. These criteria are reviewed from time to time 
taking into account relevant factors and technological 
developments. 

SHRI IQBAL AHMED SARADGI: Sir, part 'c' of Q. 
141 has not been property replitKI to by the hon. Minister. 
Due to lack of proper decision, there is deadlock between 
the Government and various sections of the telecom 
industry over the pricing and the allocation of spectrum. 
So, I would like to know whether any steps have been 
taken by the Government to find out any solution in regard 
to pricing and the allocation of spectrum to various 
agencies. 

SHRI A. RAJA: Sir, so far as allocation of spectNm 
is concerned, as has been observed by the hon. Member, 
the Cellular Operators Association, which is a body 
consisting of private operators, had a grievance that the 
additional spectrum has to be allocated according to the 
old and existing norms. The matter was referred back to 
the Telecom Regulatory Authority of India (TRAI) in which 
a new subscriber base was given. They resisted saying 
that the new subscriber base should not be adopted by 

the Ministry. So, with abundant caution, the matter w. 
again referred to the Telecom Engineering Centre (TEC), 
a scientific body, which is available in the Ministry ItseH. 
The TEC's recommendation was for higher base as 
compared to the recommendation made by the TRAI. 

In order to arrive at an amicable solution, the Ministry 
took a decision, for the time being, as an interim relief, 
the recommendations of the TRAI can be taken Into 
account. Accordingly, spectrum has been allocated to all 
eligible operators in keeping with the recommendations 
of the TRAI with the condition that a larger Committee 
will be constituted. Future recommendations are being 
awaited. Once the new Report 01 the Committee comes, 
the Government will act accordingly. 

MR. SPEAKER: I think, the hon. Minister has 
answered it. 

SHRI IQBAL AHMED SARADGI: Sir, it has appeared 
in the Press that the personal opinion of the Minister is 
that auction is the solution to settle all ambiguity and 
controversy. I would like to know if the Government has 
any concrete policy to finalise the priCing and allocation 
of spectrum. 

SHRI A. RAJA: Sir, there are two aspects in regard 
to auction. One is the legal and the other is the practical 
aspect. In terms of the legal aspect, in 1994 when the 
cellular operators came Into existence in India at that 
time licences were auctioned. Auction of spectrum was 
conducted at that tirne. It failed miserably. Persons who 
were allocated spectrum based on that auction were not 
able to roll out the obligations since the price was high. 
They negotiated with the Government. Accordingly the 
Government had entered into an amicable solution on 
the basis of revenue sharing. So, in 1994 Itself it was 
proved that the auction method was not feasible and 
possible. 

Sir, on the other side, there are legal complications 
as well. In 1994 all the private operators got initial 
spectrum free of cost. Now if Government insists that the 
spectrum should be auctioned, the new licence holder, 
the new applicant are fighting before the courts and 
continuously are sending legal notices to the Department 
saying it is discriminatory, al'bitrary and Is capricious. To 
avoid legal complications, the method that was being 
adopted eartier is going to be adopted in future also and 
now also the same method is being followed. 
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SHRI RUPCHAND PAL: Allocation and pricing of 
spectrum Is urgently required for the development of the 
telecom sector, particularly the mobile sector which is 
acquiring new dimensions and this Is confusing the 
common public. The views of the DoT differs from that of 
the TRAI; the views of the TRAI differs from that of the 
TEC and the views of the TEC differs from that of the 
Vigilance. Meanwhile, a report has come that the Ministry 
of Defence is not going to release their necessary 
spectrum because the DoT is not in a position to construct 
an altemative landline. In such a scenario we are spoiling 
the whole potential of the mobile sector in our country. 
The Government is actually without any guidelines and 
any sort of policy to find a solution to this problem. I 
would like to know as to when the TRAI is going to find 
a solution to this problem. 

SHRI A. RAJA: Sir, with due respect to the hon. 
Member I would like to mention here that, I do not think 
that there is no guideline. There is adequate and sufficient 
guid'3line available in the Ministry. The issue of allocation 
of spectrum to the operators is always being disputed. I 
can put it in other way. How many telephones could have 

. been operated in the 19605, 70s and 80s with a spectrum 
of one mega hertz with the help of a technology which 
was available in those days in other countries? That 
cannot be equated now. New technologies are available 
which can give optimal usage of the spectrum in terms 
of the auction. If new technology is adopted, then in the 
present context spectrum can be used optimally. The 
Government is insisting on the operators to go for new 
technologies and if the operators go for new technology, 
then the price will be minimized. Guidelines are available. 
A few weeks back additional spectrum were allocated to 
the existing operators. 

MR. SPEAKER: Let us practice brevity. 

SHRI B. MAHTAB: At present, in our country we 
have two types of technologies-the COMA and the GSM. 
I would like to know whether the Government is aware 
that the Telecom Regulatory Authority has recommended 
to prescribe spectrum allocation beyond what is mandated 
in the licence while the mobile firms are vying with one 
another to get more allocation of spectrum which is not 
the demand of their subscribers' base. 

SHRI A. RAJA: Sir, when a licence is issued to an 
applicant, the condition is that the initial spectrum will be 
up to 4.4, there will be an additional spectrum of 2.2 and 
putting them together it will come to 6.2 which is the 

contractual obligation existing between the applicant and 
the Government. Beyond 6.2, of course it is true that 
there is no contractual obligation between the Government 
and the operator. However, in order to enhance the 
subscriber base and in order to meet the needs of the 
people, during the earlier Governments, a decision was 
taken that, as and when the operators would reach the 
subscriber base as contemplated in the guidelines, we 
will be giving additional spectrum like one or two mega 
hertz as per TRAI recommendations. 

MR. SPEAKER: The Question relates to pricing. 

SHRI P.S. GADHAVI: Sir, the hon. Minister, in his 
reply, has stated as: 

"In order to ensure optimum use and equitable 
allotment of scarce spectrum resource, the criteria 
for allotment of spectrum are based on the number 
of subscribers in an operators network and their users 
network. These criteria are reviewed from time to 
time taking into account relevant factors and 
technological developments.· 

I would like to know from the hon. Minister when 
these criteria have been reviewed and after the renewal 
procedure, whether equitable allocation was made of 
scarce spectrum resources or not and if so, to whom? 

MR. SPEAKER: This does not arise out of this 
Question. Please say whether review has been made or 
not. 

SHRI A. RAJA: The review has already been made 
by TRAI in August, 2007 and it has been implemented. 

Reduction In Mobil. Telephone Charges 

+ 
*142. SHRI RUPCHAND MURMU: 

SHRI DUSHYANT SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

<a) whether the Govemment proposes to formulate a 
policy in order to reduce the mobile telephone charges 
from their present levels in the country; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be finalised; 
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(d) whether the Government has a proposal to 
increase the number of telephone connections to the 
villages during the years 2~ and 2009-10; and 

(e> if 80, the targets set therefor, State-wise? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to 
(e) A Statement is laid on the Table of the House. 

Shtt.",ent 

(a) The Government does not fix the telecom tariff. 
The same is regulated by Telecom Regulatory Authority 
of India (TRAI). 

(b) and (c) Do not arise in view of (a) above. 

(d) and (e) Yes, Sir. Govemment through BSNL, a 
public sector company of the Government of India, has 
undertaken the task of increasing teledensity in the rural 
areas. The State-wise targets are fixed year-wise and the 
same for year 2008-09 are given in the Annexure. The 
targets for the year 2~10 would be fixed in due course. 

Annexure 

Proposed Tsrgtll of BSNL for GSM Connsclions in 
RUIlII AMS for A"'snci8/ Yesr 2008-09 

SI.No. Name of Circle Rural Connection Target 

2 3 

NORTH ZONE 

1. Haryana 128100 

2. Himachal Pradesh 106500 

3. Jammu and Kashmir 24400 

4. Punjab 268400 

5. Rajasthan 219600 

6. Uttar Pradesh (E) 244000 

7. Uttar Pradesh (W) 73200 

8. Uttaranchal 36600 

Sub Total 1100800 

1 2 3 

EAST ZONE 

9. Andaman and Nicobar Islands 7500 

10. Assam 54800 

11. Bihar 61000 

12. Jharkhand 48800 

13. North East-I 27300 

14. North East-II 27300 

15. Orissa 97600 

16. West Bengal 146400 

17. Kolkata TO 24400 

Sub Total 495100 

WEST ZONE 

18. Chhattlsgarh 61000 

19. Gujarat 146400 

20. Madhya Pradesh 48800 

21. Maharashtra 256200 

Sub Total 512400 

SOUTH ZONE 

22. Andhra Pradesh 201000 

23. Kamataka 61000 

24. Kerala 207200 

25. Tamilnadu 115800 

26. Chennal TO 22900 

Sub Total 607900 

Total 2716200 

SHRI RUPCHANo MURMU: Sir, I want to know 
whether the Government has decided to withdraw the 
roaming charges across the country and if so, when is it 
likely to be withdrawn. 

SHRI A. RAJA: Sir, in the broad sense, there is no 
tariff fixation in the country. TRAI has put most of the 
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Telecom Tariffs under forbearance. If there Is healthy 
competition, automatically tariff will come down 88 per 
the policy of TRAI. Accordingly, the customer protection 
guidelines were Issued by TRAI and the Consumer 
Protection and Rec:Jressal of Grievances Regulations, 2007 
came into existence In which some criteria were fixed for 
landline and other charges. At present, there is no 
proposal either In the Govemment or there Is any proposal 
which has been referred to TRAI to revise the roaming 
charges. However, the operators are at liberty to change 
their packages. 

SHRI RUPCHAND MURMU: Private cellular 
companies are providing many facilities such as lower 
monthly rentals, lower pulse rates, etc. where.. BSNl 
has falled to provide such facilities to attract the customers. 
I want to know whether the hon. Minister Is planning to 
provide such facilities to their customers and if so, I would 
like to know the details of such facilities which are likely 
to be provided. 

SHRI A. RAJA: As I have already put it, the operators 
are at liberty to give packages in which SMS can be 
made free or roaming charges can be reduced. 

MR. SPEAKER: He Is asking about BSNl. 

SHRI A. RAJA: Sir, the BSNl Board has to decide 
all these things. As operators, they have to compete with 
private operators. They are at liberty to do it. 
... (Inlenuptionsj 

SHRI DUSHYANT SINGH: I would like to put a 
question to the hon. Minister regarding reduction of mobile 
charges. 

TRAI is a regulator and Bharat Sanchar Nigam 
limited owning 99 per cent is owned by the Govemment. 
The Universal Service Obligation Fund (USO Fund) which 
amounts to about Rs. 15,000 crOre Is lying Idle in the 
kitty. Even though It Is lying idle in the kilty, the teledensily 
in the rural hub or rural areas of States like Rajasthan 
and other places are not being provided with proper 
telecommunication facilities. The phone hangs up. There 
is a problem for the aam adml: What is happening to the 
Universal Service Obligation Fund of Rs. 15,000 crore, 
which is lying idle with the Govemment? When is the 
Government thinking of reducing the Access Deficit 
Charges as proposed by the TRAI? 

MR. SPEAKER: This Is wholly unrelated. Yet, I allow 
It. 

SHRI A. RAJA: It is true that Funds to the tune of 
Rs. 15,000 crore have been collected as universal Service 
levy in USC FUnd. But it is not correct to say that the 
entire Rs. 15,000 crore is lying with the Govemment 
unspent. Out of this Rs. 15,000 crore, Rs. 5,697 crore 
have been allocated for the rural telephones. The USC 
Fund, the Member may be aware, is being used for four 
or five purposes, like (1) Operation and maintenance of 
existing village public telephones (VPTs); (2) Replacement 
of Multi Access Radio Relay; (3) Provision of VPT facility 
In uncovered villages; (4) Provision of rural community 
phones; (5) installation of Rural Direct Exchange line, 
RDEla. The USC Fund is utilised for all these activities. 
Of course, As. 5,000 and odd crores have been spent 
for this purpose. The remaining As. 9,000 and odd crores 
is with the Finance Ministry, for which tenders are being 
called for and It will be spent for the forthcoming schemes 
of USC Fund .. 

MR. SPEAKER: The hon. Minister knows everything. 

KUMAR I MAMATA BANERJEE: Sir, the BSNl is the 
public undertaking. 

/TtanSlalion} 

Mr. Speaker, Sir, though BSNl and MTNl are public 
sector undertakings but the lines are often not connected 
in their networks. 

[English} 

We want reduction in rates because mobile phone has 
become an essential commodity. There Is no monitoring 
system and there is no control. The Govemment has to 
see to It that there Is some monitoring system. It does 
not work when some Instances take place. 

Secondly, I seek your protection. 

MR. SPEAKER: Vice versal 

KUMARI MAMATA BANERJEE: Now, it is not working 
because it is switched off. 

Otherwise also we are not able to talk because our 
phones are totally tapped. We are not able to talk even 
one line. I have received this mobile phone for official 
purpose. This is the BSNl mobile. I would like to know 
from the hon. Minister as to why our phones are being 
tapped. I would like to know whether the Govemment of' I 

India, particularly the Home Ministry has given permission 
for this . ... (lnf8nuptions) 
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I seek protection from the han. Speaker because it 
is our privilege. The police taps our phone line by line. 
If it is true, I would like to know from the Govemment 
whether the Government will inquire into the matter. 
Members of Parliament's land line phones as well as 
mobile phones are being tapped. They tap the phones of 
even the Press and the media. The Govemment can, of 
course, tap the phones of criminals. If you are tapping 
the phones of Members of Parliament, then say clearly 
that we are criminals and that is why you are tapping 
our telephones. We are not able to talk even one line. 
So, please see that there is some monitoring system. 

When I am compelling, then you must inquire into 
the matter and take appropriate action. 

MR. SPEAKER: Hon. Member, please take your seat. 

Mr. Minister, the hon. Member has raised an Important 
matter of tapping of telephones of Members of Parliament. 
If you have an answer, then reply to that. This question 
of the hon. Member does not arise out of the main 
Question. Considering the seriousness of the Issue, I am 
allowing this. 

Are you tapping the telephones of Members of 
Parliament? 

SHRI A. RAJA: Not at all. 

KUMAR I MAMATA BANERJEE: Did the State 
Government take your permission? I am challenging it. 

MR. SPEAKER: Hon. Member, you put a separate 
question. I wiU allow you. 

KUMARI MAMATA BANERJEE: Sir, sometimes we 
do not get the opportunity. I will lay this mobile phone on 
the Table of the House. I would request the Government 
to inquire into the matter. The leader of the House is 
present here. So many times we have raised this issue 
in the State Assembly also. We are not able to talk even 
one line. 

MR. SPEAKER: Hon. Member, you write to me. I will 
direct an inquiry to be made in this matter. 

KUMAR I MAMATA BANERJEE: I have already written 
to the Home Ministry, the Govemment of India. Our Party's 
Member of Parliament, Shri Dinesh Trivedi, had already 
written a letter in this regard. But nothing Is being done. 

We are not able to talk even one line. What Is the use 
of this phone? 

MR. SPEAKER: Hon. Member, you please write to 
me. It is about violation of Members' rights. 

... (InlsmJpIionsj 

MR. SPEAKER: Hon. Member, I assure you that if 
any such complaint comes to me, I will compel the 
Government to hold an inquiry, and make a report to the 
House itself. Therefore, please write to me. I shall take It 
up. 

I promise and assure every hon. Member that it will 
be my duty to see that a proper Investigation is made. If 
anybody is guilty, If that Is there, he or she should be 
punished. Therefore, please give me that opportunity. I 
will certainly take it up with the Government. 

... (lnlsl7lJp/ionsj 

MR. SPEAKER: This matter really does not arise out 
of the Question. But as the hon. Member feels strongly, 
I have allowed it. However, I assure you that I shall wait 
for the compliance. 

SHRI C.K. CHANDRAPPAN: There is a Statement 
attached to this Question regarding the proposed target 
of BSNl for GSM connections in rural areas for the next 
year. In the rural areas, especially in the hilly areas, the 
BSNl is giving Will connection. I would like to know 
whether the Government has received complaints saying 
that those who are having that connection hardly find it 
useful because it does not help them to contact people. 
But they are to pay, according to your rules, even without 
getting signals. I would also like to know whether the 
Government would take such steps so that you improve 
your technology and they will get the connection. Or, you 
do not give this connection at all. 

MR. SPEAKER: Shri Chandrappan, you are going 
much beyond the scope of the Question. 

SHRI A. RAJA: Usually, complaints are being dealt 
with in the Circle level. If the hon. Member is having any 
specific grievance in his Circle, let me know what types 
of difficulties are there. Then, I will look into it. 

R8-lnventlng EPF India Programme 

*143. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 
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(~) whether the Employees Provident Fund 
Organisation (EPFO) had embarked upon a massive 
project to inter-link all Employees Provident Fund (EPF) 
Offices of the country under the scheme 'Re-inventing 
EPF India' to provide on-line access to all the subscribers 
of EPF; 

(b) if so, the status of the project alongwith the funds 
allocated and spent on the project since its inception, 
year-wise; 

(c) whether the deadline fixed for completion of the 
project could not be met; and 

(d) if so, the details thereof and the reasons therefor 
indicating the deadline fixed and the cost over-run due to 
delay in implementing the project? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (d) A statement is laid on the Table 
of the House. 

Statement 

The Employees' Provident Fund Organisation launched 
a project In 2001 called 'Re-Inventlng EPF India' in order 
to provide world-class service to its stakeholders by 
revamping the accounting procedure, business process, 
etc., which would enable the claims to be settled within 
2-3 days, ensure improved compliance and provide service 
on 'Any-time Any-where' basis. 

The consultants appointed for this worle: delivered their 
report on 'Business Process Re-engineerlng', 'System 
Design Document', 'Software Requirement Specifications', 
etc. The application software was also delivered. On 
exhaustive user teating and field-testing, the application 
was found to be needing considerable Improvements. To 
set right the deficiencies, the consultants asked for 
changes in contract and financial compensation. The 
Central Board of Trusteea, Employees' Provident Fund 
considered the above and have given directions to explore 
altemate options and also to take legal opinion as regards 
the present situation. 

The reasons for delay are the delayed submission of 
some milestones by the consultants as well as time taken 
for various approvals. Mis Siemens Information Systems 

limited (SISL) were engaged as consultants for tM 
Project for an amount of Rs. 6,67,47,000/-. Apart from 
this, no other cost estimates were finalised. The total 
expenditure incurred on the project upto 31.03.2007 is 
about Rs. 51 crore. The expenditure on the project has 
been met from normal revenue expenditure budget hoads 
and there has not been any specific allocation. As such 
there has not been any cost overrun. The details of year-
wise expenditure are at Annexure. 

Annexure 

"Re-invsnling EPF India- Project 

Expsnditure on consuhlll1ts, hardware, sohware, 
networking and SSN (Year-wiae brtNlk-up) 

Projsct Expsndilute: Consultsnts (SISL) 

S.No. Year Amount (in crore) 

1. 2001-02 0.13 

2. 2002-03 0.13 

3. 2003-04 0.76 

4. 2004-05 0.49 

5. 2005-06 0.75 

6. 2006-07 0.64 

TOTAL 2.90 

Project Expenditure:Haniwsre, SohwaffJ, 
Networking And SSN 

S.No. Year Amount (in crore) 

1. 2001-02 0.03 

2. 2002-03 0.18 

3. 2003-04 12.50 

4. 2004-05 6.97 

5. 2005-06 13.09 

6. 2006-07 15.20 

Total 47.9 

Total expenditure: As. 50.87 crore 
" 
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/Tl1Insls/ion} 

SHRI GIRDHARI LAl BHARGAVA: Mr. Speaker, Sir, 
a half page advertisement was published in almost all 
the newspapers with a photograph of hon. Minister 
captioned EPFO Delivers and it stated that It would be 
implemented from the year 2001 to provide this service 
allover the world. There were some shortcomings in it. 
I would like to ask the hon. Minister whether those 
shortcomings have been removed? If not, the time by 
which these are likely to be removed. This is my first 
question. 

/Eng/ish} 

SHRI OSCAR FERNANDES: We had a very 
ambitious programme to computerize the entire Provident 
Fund System so that our subscribers would get the best 
of service whereby anywhere, any time, they could access 
the account. Also, the ambitious programme was that after 
submitting the claim, within three days, a subscriber could 
get the benefits. However, after seven years of going into 
this project, we have found that the Company, MIs 
Siemens Information Systems limited, have not been able 
to give us the required software. So, we are reassessing 
the thing. After that, we will be able to take a decision. 
I assure the Member that we are doing our best to find 
a solution. 

/Tl1InsIa/lon} 

SHRI GIRDHARI LAL BHARGAVA: Sir, through you, 
would like to submit to the hon. Minister that a 

substantial amount of funds has been spent on it which 
was released by the hon. President under social security 
number - SSN. Who would be held responsible for 
spending this money of poor people? This scheme was 
implemented during the regime of Bhartiya Janata Party 
and now when Congress Party has come to power, this 
scheme has been discontinued. Therefore, I want to know 
as to willen the social security rules will come into force. 
I request him to state clearly as to when he is going to 
fuHiI the commitments made to the employees. 

/English} 

SHRI OSCAR FERNANDES: As ot today, we are 
able to settle the claims of our workers within 30 days. 
Our objective was to do It within three days. Money has 
been spent. Almost, about Rs. 3 crore has been spent 
for getting the services. A total amount of Rs. 50 crore 

has been spent on hardware and software consultancy 
as well. But, even as of today, what we envisage, we are 
not able to get. 

So we are having a review. We have sought the 
services of NIC and with the help and cooperation of our 
Minister of Communications and Information Technology, 
NIC has come forward to provide us the necessary 
technical service. 

SHRI VARKALA RADHAKRISHNAN: Mr. Speaker, Sir, 
there is a lot of complaints from the subscribers of EPF 
about the interest that is given. If you link all the EPF 
offices together, will there be any benefit for the workers 
in the matter of interest? 

SHRI OSCAR FERNANDES: Sir, this is a separate 
question. 

SHRI VARKAlA RADHAKRISHNAN: As the 
Government has envisaged on a big project linking all 
the offices, will there be any interest benefit given to the 
workers also? 

SHRI OSCAR FERNANDES: Sir, the question of 
Interest is based on how much interest we are getting. 
That Is divided and given to the workers. But this is a 
separate project whereby we want to extend the benefits 
to workers. 

/T11II1SIa1ion} 

Intereat Free Loana To Sugar Milia 

*144. SHRI CHANDRA MANI TRIPATHI: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has dec:ided to grant 
interest free loans to the sugar mills to help them pay 
their dues; 

(b) if so, the details thereof; 

(c) the details of the amount various sugar mills in 
the country owe to the farmers, State-wise; 

(d) the number of years the said amount remains 
outstanding; and 

(e) the detalls of the loans provided to the sugar 
mills after the decision has been taken? 
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[EngHshJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): 
(a) to (e) A Statement is laid on the Table of the House. 

St.tement 

(a) and (b) The excess production of sugar in 2006-
07 and anticipated high production of sugar in 2007-08 
sugar seasons resuhed decline in open market prices of 
non levy sugar. The open market prices declined by about 
As. 450-600 per quintal in 2006-07 sugar season. In order 
to ensure that high production of sugar does not lead to 
mounting cane price arrears thereby causing distress to 
farmers, the Central Govemment has taken a number of 
measures to help the sugar industry and sugarcane 
farmers. The 'Scheme for Extending Financial Assistance 
to sugar undertakings 2007' has been announced by the 

Govemment vide notification dated 7th December, 2007, 
to give loans from the banks to the sugar mills - private, 
public and cooperative sector. Under the scheme, the 
loans to sugar factories will be granted equivalent to the 
notional Central Excise Duty payable on total production 
of sugar during 2006-07 and 2007 -OS sugar seasons to 
clear cane price arrears of 2006-07 season and cane 
price of 2007·08 season relating to Statutory Minimum 
Price (SMP) of sugarcane fixed by the Central 
Govemment. The scheme provides full Interest subvention 
limited to 12%. 

(c) and (d) The State-wise details of cane price 
arrears of 2007-08 sugar season and earlier sugar 
seasons are given In the Annexure. 

(e) As per information received from National Bank 
for Agricuhural and Aural Development (NABAAD) and 
other scheduled commercial banks, an amount of 
As. 2482 crores has already been sanctioned to sugar 
factories. 

Annexu,. 

Sta/e-Wiss CaI78 Pries AITBIlI$ of 2007-08 and 8anisr Sugar SsaSDnS 118 on 15.12.2007 a$ Rspol1sd by 
Sm" GovtlmfT18nts/Sugllr Fllclon. 

(As. in lac) 

SI.No. State Balance cane Arrears of cane price as on 
price payable as 15.12.2007 

on 15.12.2007 
for 2007-08 2006·07 sugar 2005-06 and earlier 

sugar season season sugar seasons 

2 3 4 5 

1. Punjab 5779.11 0.00 0.00 

2. Haryana 4159.08 142.68 0.00 

3. Uttar Pradesh 8710.18 110625.45 8455.02 

4. Uttarakhand 0.00 4161.33 0.00 

5. Madhya Pradesh 0.00 n9.30 663.04 

6. Gujarat 4669.85 35.24 38.38 

7 Maharashtra 28876.49 14257.10 4040.19 

S. Bihar 0.00 6303.75 4309.52 
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2 3 

9. Andhra Pradesh 10658.74 

10. Karnataka 9362.83 

11. Kerala 0.00 

12. Tamil Nadu 10473.39 

13. Orissa 328.46 

14. West Bengal 0.00 

15. PUducheny 0.00 

16. Goa 118.33 

All India Total 83136.46 

{Translstion} 

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir, 
the hon'ble Minister has replied that the anticipated high 
production of sugar during the year 2007-08 has resulted 
in the decline of open market prices of non levy sugar 
by about Rs. 450-600 per quintal. A number of steps 
have been taken to ensure that this does not affect the 
remunerative prices payable to the sugarcane growers. 
But his reply indicates that all efforts have been made to 
help factory owners. There Is no mention of any scheme 
which could benefit the sugarcane growers. 

I would like to know from the hon. Minister the 
benefits that accrued to the sugarcane growers where 
there was production of bumper crop and the prices of 
sugar declined as a result thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTAIBUTION (SHRI SHARAD PAWAR): Mr. Speaker, 
Sir, decline in prices will not benefit the growers. The 
complaint is that the prices have been declining and the 
growers are not getting its benefit. It is wrong that the 
Govemment has taken steps to benefit the sugar mills 
only. There is a pre-condition in the scheme that are 
excise duty funds provided to the sugar mills would be 
utilized to clear the arrears of the sugarcane growers. It 
cannot be utilized for any other purpose. Hence this 
arrangement has been made to make payments to the 
growers, which is their responsibility. 

4 5 

112.00 3495.46 

7876.98 2678.00 .. 
0.00 384.';i~ 

5386.94 215.23 

0.00 0.00 

0.41 0.00 

206.00 0.00 

0.00 0.00 

149887.18 24279.58 

SHRI CHANDRA MANI TAIPATHI: Mr. Speaker, Sir, 
there was bumper crop of sugarcane and the mill owners 
stopped procuring sugarcane from the growers which 
forced the growers to burn the crop in the fields itself. 
State Governments, especially, the Madhya Pradesh 
Government requested the Central Governrnent to make 
some arrangement so that the big mill owners procured 
the crop from the growers so that they were not forced 
to burn their crop in the fields. However, the Central 
Govemment kept quiet on this issue. 

I would like to know from the hon. Minister as to 
what efforts will be made in this regard? 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, it Is the 
responsibility of State Governments. Some State 
Governments have taken steps to help the growers where 
sugarcane crushing was not possible iI.g. Karnataka 
Government disbursed an amount of As. 125 crore to 
the growers where crushing could not take place. Ukewlse, 
Maharashtra Government disbursed As. 134 crore for 
compensation at the rate of As. 25 thousand per hectare 
to the growers. Several other States have also given 
compensation. If it has not been given in any State, the 
concerned State Government is responsible for that. The 
Central Government has provided all possible assistance 
for compensation. It has owned the responsibility to 
disburse more than As. 3000/- crore and more funds 
have been provided through sugar mills to make payments , . 
to sugarcane growers. 
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SHAI MOHAN SINGH: Mr. Speaker, Sir, the Central 
Government had evolved a scheme under which interest 
free loan was to be granted to sugar mills to clear the 
cane price arrears outstanding against them for the last 
two-three years. However, the situation in Uttar Pradesh 
is stili grim as last year's cane price to the tune of 
As. 900 crore is yet to be paid. Not a single penny has 
been paid to the growers In this year's crushing season. 
Besides, the Government has reduced the last year's 
Minimum Support Price by As. 15. Sugarcane growers of 
Uttar Pradesh are facing a very difficult situation. I would 
like to ask the Central Government especially the Minister 
of Agriculture as to what are the reasons for not making 
payments to the growers despite the assistance given by 
the Government and what action Is being taken to pay 
the arrears at the earliest? 

Besids during this year 11 public sector sugar mills 
have been closed down. No crushing was done in those 
mills. Who is going to pay the arrears of the previous 
years. Would the Government write to the State 
Governments to reopen those sugar mills which were 
closed during the current year? 

SHAI SHAAAD PAWAA: Mr. Speaker, Sir, as far as 
arrears of cane prices are concerned, if there is any 
place in the country where maximum arrears are due, 
then it is in Uttar Pradesh. In Uttar Pradesh, arrears 
worth As. 11 06 crore are due for the year 2006-07 and 
nothing can be said about the current year because the 
financial year is not yet over. According to the information 
available so far, an amount of more than As. 87 crore is 
to be paid to them. The Government has made some 
arrangements to clear the said payments, and many sugar 
mills have reaped its benefit and have made some 
payments. 

As far as Uttar Pradesh is concerned, there are three 
types of sugar mills there, i.e. Private Sugar Mills, co-
operative sugar mills and those sugar mills where entire 
management is in the hands of the Uttar Pradesh 
Government. So far as those sugar mills are concerned 
whose management Is in the hands of the Government 
of Uttar Pradesh, they are required to make the payments. 
So I have raised this issue at my level and urged them 
to take immediate action for giving proper prices to the 
sugarcane growers. All these things have been brought 
to their notice. As far as the rssponsibillty for cane crop 
is concerned, hon. Minister has been called to Delhi to 
decide the matter. He said that they are taking several 
steps and arranging money. They have taken certain steps 

and have told them that stem action would be taken 
against some mills. As far 88 I know, the Mill owners 
approached the court and obtained stay when strict action 
W88 proposed to be taken against them. There have been 
some changes with regard to the stay obtained from the 
court. In Its order, the court has asked to pay certain 
sum of money and has withdrawn Its stay order. As per 
law, if the payment is not made within 14 days, then It 
is the responsibility of the Mill owners to pay 15 percent 
interest. If they do not obey this also, then the Collector 
is given the authority to recover the money through arrears 
of revenue. The collector is required to take action in this 
regard. We have placed this thing before the Uttar Pradesh 
Government. 

{English} 

SHAI S.K. KHAAVENTHAN: Mr. Speaker, Sir, as per 
the written answer submitted by the hon. Minister, the 
balance cane price payable 88 on 15.12.2007 for Tamil 
Nadu is As. 10473.39 lakh; and for 2006-07 the arrears 
is Rs. 5386.94 lakh. Earlier, the arrears for 2005-06 were 
As. 215.23 lakh. I would Hke to know from the Minister, 
through you, what steps the Govemment is going to take 
for early disposal of these arrears. 

SHAI SHAAAD PAWAA: It is the full responsibility of 
the State Govemment in respect of the mill-owners to 
take appropriate action; just to create a sort of atmosphere 
where the milia can provide this money. One has to accept 
one thing. There is too much production in the country in 
the last two years. The country's requirement is nearly 
190 lakh tonnes but in the last two years, practically, we 
have produced more than 260 lakh tonnes per year. There 
is too much stock also. That is why, market has been 
totally collapsed. It has not only collapsed within the 
country but It has collapsed internationally also. It is 
because of too much production in India and Brazil, the 
international market has also totally collapsed. In such a 
situation, just to save farmers, a number of steps have 
been taken by the Government of India. We have kept a 
buffer stock of 50 lakh tonnes where the entire burden is 
taken by the Government of India. We have introduced 
some financial support for export. A lot of money has 
been provided for export purposes plus interest-free loan 
has been provided by the Government of India. It is the 
responsibility of every State Government, including Tamil 
Nadu, that they have to take advantage of the scheme. 
and they have to see that each and every pie of the 
farmers has beon paid. 
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MR. SPEAKER: I think, the position is clear. 
Supplementaries are going much beyond. 

SHRIMATI MANEKA GANDHI: I would like to thank 
the hon. Minister for giving such a comprehensive reply. 
In my constituency Pilibhit, which is completely dependent 
on sugar, there Is one mill which owes Rs. 24 crore from 
last year. It has been given a recovery certificate; it has 
even been sealed. It has not made any difference. What 
I want to ask is this. Is it possible for us to auction or 
to give the sugar that is lying inside the mill to the 
farmers? It is because, they are ready to take it rather 
than the money which they will never get. This is the 
Bajaj Chini Mill which throughout Uttar Pradesh has not 
paid its dues to anybody but has a huge stock of sugar 
within the mills. 

MR. SPEAKER: Mr. Minister, would you like to 
respond? 

SHRI SHARAD PAWAR: Certainly, the State 
Govemment and the District Collector has got every right 
to take appropriate action Including disposing of either 
stock or even machinery. 

[Translation} 

DR. LAXMINARAYAN PANDEY: Sir, On the one hand 
competition between sugar mills Is increasing and on the 
other hand there are private mills as well as co-operative 
mills. Govemment sugar mills in various States are under 
a lot of pressure as they are unable to get adequate 
prices in spite of production. In a state of competition, 
the production of large sugar mills is more and the 
production cost Is less. The Govemment has tried to save 
the co-operative sugar mills along with the govemment 
sugar-mills and provided them loan without interest and 
assistance also. But inspite of having modem machinery, 
property work, crores of rupees is getting destoyed. Does 
the Govemment intend to formulate any special scheme 
or take some measures to save those mills which are 
running on co-operative basis and are doing good 
business and making good production? 

SHRI SHARAD PAWAR: Sir, in my reply, I have 
answered about all the facilities that are being given to 
the sugar mills but along with this a separate decision 
has been taken regarding the cooperative mills. 

{English} 

That decision has been implemented through 
NABARD. NABARD has been Instructed by the 
Government of India and ultimately NABARD has 
prepared, in consultation of the Food Ministry, one detailed 
scheme for rehabilitation of all these cooperative mills 
where resettlement has been provided between 5 years 
and 15 years; interest subvention has been provided; new 
financial support has been provided. Practically, 80 to 85 
per cent cooperative sugar mills have taken Eidvantage in 
some of the States. 

New IrrigatIon Schemes 

*145. DR. M. JAGANNATH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment has recently announced 
a new scheme to provide ninety per cent Central 
assistance to 14 National Projects for hamessing irrigation 
and hydro power potential in various States; 

(b) if so, the details thereof, indicating the number of 
projects identified for funding under the scheme, State-
wise and project-wise; and 

(c) the total amount sanctioned under the 
scheme? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-DIN SOZ): (a) to (c) A Statement is laid on the 
Table of the House. 

Statement 

Govemment of India has decided to take up some 
projects as National Projects based on the following 
criteria: 

(i) Intemational projects where usage of water in 
India Is required by a treaty or where planning 
and early completion of the project is necessary 
in the interest of the country. 

(ii) Inter-State projects which are dragging on due 
to non-resolution of inter-State issues relating to 
sharing of costs, rehabilitation, aspects of power 
production etc., including river interlinking 
projects. 
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(iii) Intra-state projects with additional potential of 
more than 2,00,000 ha. and with no dispute 
regarding sharing of water and where hydrology 
is established. 

The central assistance to be provided to these 
projects would be 90% of the project cost of irrigation 
and drinking water component of the project as grant. 
These projects will be eHgible for central grant after techno 
economic appraisal of the Detailed Project Report by the 

Advisory Committee of the Ministry of Water Resources 
on Irrigation Flood Control & Multipurpose Projects and 
Investment clearance by Planning Commission. The list 
of the projects failing In above aeIection criteria selected 
as National Projects along with details of estimated • 
benefits from these projects Ie given in Annexure. 

The funds to be sanctioned/allocated to these projects 
as central grant would depend on the estimated cost 
approved by the Advisory Committee of the MOWR as 
stated in above paragraph. 

Annexure 

List of projscIs stl/tJcttld as National PtrJjtJcts 

SI.No. Name of the Project (1) Irrigation (ha.) State Justification 
(2) Power (MW) 
(3) Storage (MAF) 

2 3 4 5 

1. Teesta Barrage (1) 9.23 lakh West Bengal Projects govemed by 
(2) 1000 MW International treaty having 
(3) Barrage international ramification 

and projects of stragegic 
importance 

2. Shahpur Kandi (1) (a) 0.33 lakh in Punjab 
Jammu and Kashmir 

(b) Stablilization of 
3.50 lakh ha. in Punjab 

(2) 168 MW 
(3) Barrage 

3. Bursar (1) 1 lakh (indirect) Jammu and 
(2) 1230 MW Kashmir 
(3) 1 MAF 

4. 2nd Ravi Vyas link Harness water flOWing Punjab 
across border of about 
3 MAF 

5. Ujh mUltipurpose project (1) 0.32 lakh ha Jammu and 
(2) 240 MW Kashmir 
(3) 0.66 MAF 

6. Gyspa project (1) 0.50 lakh ha Himachal 
(2) 240 MW Pradesh " 
(3) 0.6 MAF 
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2 3 

7. Lakhvar Vyasi (1) 0.49 lakh 
(2) 420 MW 
(3) 0.325 MAF 

8. Kishau (1) 0.97 lakh 
(2) 600 MW 
(3) 1.04 MAF 

9. Renuka (1) Drinking water 
(2) 40 MW 
(3) 0.44 MAF 

10. Noa-Dehang Dam Project (1) 8000 ha. 
(2) 75 MW 
(3) 0.26 MAF 

11. Kulsi Dam Project (1) 23,900 ha. 
(2) 29 MW 
(3) 0.28 MAF 

12. Upper Slang (1) Indirect 
(2) 9500 MW 
(3) 17.50 MAF 
(4) Flood moderation 

13. Gosikhurd (1) 2.50 lakh 
(2) 3MW 
(3) 0.93 MAF 

14. Ken Betwa (1) 6.46 lakh 
(2) 72 MW 
(3) 2.25 MAF 

DR. M. JAGANNATH: Mr. Speaker, Sir, the Central 
Govemment has come out with the list of 14 projects 
and stated that they are the national projects. In Andhra 
Pradesh, the projects like Ichampalli, Jurala, SRSP 
phase II and Varnshadara fit into the criteria to be selected 
as the national projects. Time and again the Central 
leaders from the Govemment of India come and praise 
the Government of Andhra Pradesh for taking up so many 
projects which are not going to be completed in the near 
future and not going to provide one acre of additional 
irrigation than the existing ones. Two lakh hectares of 
irrigation is one of the critieria. There are a number of 
projects ... (Interruptions) 

[Translation} 

MR. SPEAKER: Dr. Jagannath, You are giVing 
information, you must ask information. This is what is 
happening these days, we are not able to take more 
than 4-5 questions. 

4 5 

UHaranchal Projects of Yamuna Basin. 
Important from eaviron-
mental, drinking water and 
Commonwealth games 
consideration. 

Himachal Pradesh! 
Uttaranchal 

Himachal Pradesh 

Arunanchal Projects on the intemational 
Pradesh rivers in the North-Eastem 

States 

Assam 

Arunanchal 
Pradesh 

Maharashtra Intra State major project 
having big Irritation 
potential and drinking 
water supply component. 

Madhya Pradesh River Interlinking Project. 

/English} 

DR. M. JAGANNATH: Sir, I have not yet put any 
question ... (IntenupUons) 

MR. SPEAKER: That is the problem. You are not 
putting any question. 

DR. M. JAGANNATH: Sir, I am putting the question. 
I am giving the background . ... (Interruptions) 

MR. SPEAKER: I do not want any background. 
want question. 

DR. M. JAGANNATH: Sir, whenever I rise to speak, 
it is happening to me . ... (Interruptions) Before I put my 
question, you are not giving me any chance to give the 
background. ... (InterruptiOns) 
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MR. SPEAKER: What you are committing 18 a breach 
of privilege. 

DR. M. JAGANNATH: Sir, I am pleading with the 
hon. Speaker . ... (Interruptions) 

MR. SPEAKEA: This Is the culture you are developing. 

DR. M. JAGANNATH: No, Sir. . .. (Intsnuptions) 

MR. SPEAKER: I am entitled to disallow the queatlons 
If they are not relevant. I am requesting you to put your 
supplementary on the Question right at the moment. 

DR. M. JAGANNATH: Sir, my question Is this. Though 
there are many projects in Andhra Pradesh, I would like 
to know from the hon. Minister as to why not even a 
single project in Andhra Pradesh has been taken up as 
the national project. A number of projects in Andhra 
Pradesh are getting delayed because of the financial 
crunch at the State level. 

PAOF. SAIF·UD·DIN SOZ: Sir, we have already 
announced the criteria. For instance, in respect of the 
rivers that have international dimension, within a State If 
you have two lakh hectares potential and if the two States 
agree to join the rivers, that criterion has been applied, 
and we selected 14 rivers. Certainly, none of the rivers 
in Andhra Pradesh has come nearer to this criterion . 
... (Interruptions) Kindly listen to me. We have not debarred 
any State. Water remains the State subject. The Central 
Government wants to come to the rescue of the States. 
... (Interruph"ons) 

MR. SPEAKER: Hon. Members, no hon. Member will 
please walk between the Member &peaking and the Chair. 
I will not allow this In future. 

PROF. SAIF·UD-DIN SOZ: If the hon. Member is 
convinced that there Is a river in Andhra Pradesh • he 
has said about Ichampalli • and If it has the potential of 
two lakh hectares in respect of irrigation, we are prepared 
to consider that. All that you have to do is to prepare the 
DPA. No situation has been excluded against this criterion. 
So, you are welcome. Please prepare the DPA and send 
it to us. We will examine It. Certainly we shall do that. 

DR. M. JAGANNATH: Sir, In the recently presented 
General Budget, the hon. Finance Minister has made an 
announcement to constitute the Irrigation and Water 
Aesources Finance Corporation with an outlay of As. 100 

crore as the Central contribution. Aa per the guidelines, 
the Central Govemment will be bearing 90 per cent cost 
of each of these projects. Now, having liated theae 14 
projects, the Ministry must be having the OPA and also 
worked out the total cost of these projects. I would like 
to know from the hon. Minister as to how the Ministry 
will be completing these projects in time with this amount 
of As. 100 Cr0r8. 

PAOF. SAIF·UD·DIN SOZ: This cannot be connected 
with what the hon. Finance Minister has announced here. 

As far as money is concerned, the Central 
Govemment Is committed to take up the projects. Out of 
these 14 projects we are already servicing three projects 
under AIBP • Teesta in West Bengal; Shahpur Kandi in 
Punjab; and another project. We have already taken up 
these projects. They are being served under AIBP. So, 
whenever there is a situation that we have the DPA, we 
shall fund that project. There is no dearth of money. We 
are committed to serve these projects . ... (Intsnuptions) 

MR. SPEAKER: Nothing more will be recorded. 

... (Interruptions) • 

MR. SPEAKER: Now, Shri Ram Kripal Yadav. 

{Translation! 

SHRI RAM KAIPAL YADAV: Mr. Speaker, Sir, hon. 
Minister has selected 14 projects at national level but, 
unfortunately, none of these fourteen projects is proposed 
for Bihar. I want that best irrigation arrangements should 
be ensured for Bihar and irrigation facilities should be 
made available to the common man properly and 
hydroelectricity potential should be tapped properly. Does 
the Govemment have any plan for that? Apart from these 
14 projects, does the Government have any scheme to 
provide 'relief to Bihar in the matter of irrigation. 

{English} 

MR. SPEAKER: That is the problem. It has nothing 
to do with the main question. 

{Translation} 

PROF. SAIF·UD·DIN SOZ: Mr. Speaker, Sir, regardiPIg, 
Bihar, I would say that as far as flood situation is 
concerned, my Ministry itself has made efforts and asked 

·Not recorded. 
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the State Govemment to give us projects 80 that we can 
help. The Secretary In the Ministry went to Bihar twice 
and spoke to the officials there ... (Inl6nuptions) About 
As. 1500 crore have been provided for the Mahananda 
and Bagmati rivers and it is in the process. As far as 
irrigation is concemed. I was told that It is possible in 
Bihar to create a potential of two lakh hectares after 
linking rivers in the State. If the State Govemment can 
do so, then it should prepare and give us the OPR, we 
will definitely accept it. 

{Engb"Sh} 

MA. SPEAKER: You are going much beyond the 
Question. 

SHRI ARJUN SETHI: This is about 14 national 
projects that they have taken up, to provide 90 per cent 
Central grant so that these projects are completed in 
time. 

Sir. in his reply, the hon. Minister has mentioned that 
they have constituted an Advisory Committee in the 
Ministry of Water Resources. I would like to know from 
the hon. Minister as to when this Advisory Committee 
was constituted in the Ministry and who are the personnel 
in this Committee. 

Sir, he has also mentioned that they would also take 
up the inter-State projects with additional potential having 
no dispute regarding sharing of water. for execution under 
90 per cent grants from the Central Government. There 
are such projects. 

MR. SPEAKER: You have asked your question about 
the Members of the Advisory Committee. 

PROF. SAIF-UO-OIN SOZ: About these national 
projects, there is a Steering Committee, and it is in the 
process. Guidelines are being made. The Chairman of 
this Committee will be the Secretary. Ministry of Water 
Resources. Then, there will be other Members, viz., from 
the Planning Commission, Ministry of Finance. Minister 
of Power, Ministry of Environment; Chairman, CWC and 
others. 

If the hon. Member has something in mind that there 
is no dispute, I welcome that. That must be referred to 
us. 

SHRI ARJUN SETHI: It has not been made clear 
Whether the Advisory Committee has been constituted or 
not. 

PROF. SAIF-UO-OIN SOZ: This has already been 
constituted. Guidelines are being prepared, and the Chief 
Ministers would be informed accordingly. 

{Translation} 

DR. VALLABHBHAI KATHIRIA: Mr. Speaker, Sir, the 
work on the Narmada Nigam Limited - Sardar Sarovar 
Ltd., near Kewadia Colony. the foundation stone of which 
was laid by the then Prime Minister Pt. Jawaharlal Nehru 
in the sixties, is still going on even now in 2008. The 
project has not been completed 80 far . ... (Intsnuptions) 

{English} 

MR. SPEAKER: Does it come within these 14 
projects? This is not fair. Anything under the sun cannot 
be asked. 

{Translation} 

DR. VALLABHBHAI KATHIRIA: Sir, I request that it 
should be treated as a nationai project. Sir, I request 
both sides. treasury and opposition to ensure its 
completion. Is the Government considering to declare 
Sardar Sarovar Nigam Limited as a national project? 

PROF. SAIF-UO-OIN SOZ: Mr. Speaker, Sir, regarding 
Sardar Sarovar Project, I would say that no other project 
in India has received as much central funding as it was 
received by the Sardar Sarovar Project. 

{English} 

Rs. 4.897.7 crore has been granted to this project, 
which is the highest ever money granted to any project. 
Sardar Sarovar is near completion as far as power is 
concemed. 

As far as the irrigation is concerned, something 
remains to be done. We are already assisting the project. 

The latest proposal from that Government was for 
Rs. 675 crore, and we have already sanctioned Rs. 187 
crore. The next proposal is in process; and money will be 
provided. There is no difficulty. That project could not be 
taken up against this criterion. 

MA. SPEAKER: All right. Very well; the forthright 
Minister is giving aU sorts of information, whether it comes 
within the main Question or not. 

... (Interruptions) 
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MD. SALIM: Sir, my supplementary arises from the 
information given by the hon. Minister In his reply to the 
main Question. He has mentioned about 14 projects. The 
Teesta Barrage Project Is pending since Independence. 
In terms of both potential as well as the coverage of the 
actual area for irrigation, it is a huge national project. But 
the hon. Minister's reply says that there would be techno-
economic appraisal of the OPR; recommendation of the 
Advisory Committee; then thG Committee under the 
leadership of the Secretary, MoWR would determine; and 
then the funds would be allocated. This being a long-
pending issue, may I know from the hon. Minister, at 
what stage this lies; and when this project is expecting 
the crunch of the money. 

PROF. SAIF-UO-OIN SOl: Sir, I had expected a letter 
of thanks from that Government and the hon. Members 
like Mr. Salim. 

MR. SPEAKER: Would you accept it from me? 

... (Intenuptions) 

PROF. SAIF-UO-OIN SOl: All right, Sir. Thank you, 
very much. 

MR. SPEAKER: Thank you. 

PROF. SAIF-UD-DIN SOl: Last year only in this 
august House .... 

MR. SPEAKER: It is all right. 

PROF. SAIF-UD-DIN SOl:' It is being served. 

MR. SPEAKER: Now, Prof. Ram Gopal Yadav. 

SHRI ARJUN SETHI: Sir, these projects were 
sanctioned much earlier. 

MR. SPEAKER: During your timel 

... (IntenupHons) 

SHRI ARJUN SETHI: Prior to me also . 
... (IntenupHons) 

MR. SPEAKER: You were a very good Minister, I 
remember. 

... (Intenuptions) 

(Tl'8f18I8tionJ 

PROF. RAM GOPAL YADAV: Mr. Speaker, Sir, an 
agreement was signed by the Minister of Water Resources 
and the Chief Ministers of Uttar Pradesh and Madhya 
Pradesh a few years ago for linking Ken-Betwa rivers, 
which has been mentioned in the reply to a question. 
But, the DPR has not been prepared so far while there 
is serious water crisis in the Bundelkhand region of Uttar 
Pradesh and Madhya Pradesh. The whole region can 
benefit if the water of the Ken river is stopped and 
diverted to Betwa. I want to know from the hon. Minister 
the time by which DPR would be prepared and whether 
some work would be started soon on it to translate it 
into action? 

PROF. SAIF-UD-DIN SOl: Mr. Speaker, Sir, preparing 
the DPR of Ken-Betwa is quite a difficult task. Our learned 
engineers had asked for 3 years time for it but after 
much argument we made them agree for 2 years. I am 
happy to say that the Ken-Betwa DPR would be completed 
in the next 11 months. I assure you that Ken and Betwa 
would be linked. 

DR. RAMKRISHNA KUSMARIA: Mr. Speaker, Sir, this 
DPR would now be completed in June as its target time 
has been extended ... (lntenupHons) 

MR. SPEAKER: You should follow some rules. 

SHRI RAJNARAYAN BUOHOLlA: Mr. Speaker, Sir, 
our leader Prof. Ram Gopal Yadav has asked the question 
which I was thinking to ask the hon. Minister but he has 
not given Its reply. It is true that the work has not been 
started so far on linking of Ken-Betwa even after the 
DPR by the Water Resources Ministry's Advisory 
Committee on irrigation, flood control and multi-purpose 
projects and approval of investment by the Planning 
Commission. Mr. Speaker, Sir, there is serious water crisis 
in Bundelkhand which is the most un-irrigated region of 
Uttar Pradesh and the matter has been raised frequently 
through the House. After linking of Ken-Betwa rivers; 
Chitrakoot, Mahoba, Jhansi, Hamirpur, Lalitpur in Uttar 
Pradesh. ...(Intenuptions) 

MR. SPEAKER: It does not come under the question. 

" SHRI RAJNARAYAN BUDHOLlA: Mr. Speaker, Sir, 
what benefit they will get from this project? ... (lntefTUptions) 

MR. SPEAKER: Minister Saheb, you invite him for 
talk. 
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SHRI RAJNARAYAN BUDHOllA: I want to know from 
the hon. Minister the share of these areas in this water? 
... (lnI6nupllons) 

PROF. SAiF-UD-DIN SOZ: Mr. Speaker, Sir, all the 
rivera will get water and ita management would start once 
the Ken-Betwa rivera are linked. 

MR. SPEAKER: Water would be provided after 11 
months. 

SHRI RAJ NARAYAN BUDHOllA: Mr. Speaker, Sir, 
Bundelkhand would be ruineo by the time water is 
provided. ...(lnMnupllons) 

MR. SPEAKER: We will not let that happen. 

SHRI RAJ NARAYAN BUDHOllA: Mr. Speaker, Sir, 
the water problem Is serious . ... (Inltlnuplfons) 

MR. SPEAKER: h will be solved after 11 months. 

SHRI RAJ NARAYAN BUDHOLIA: Mr. Speaker, Sir, 
you are talking of 11 months but there ia no water even 
for 2-3 days . ... (Inttlnupllons) 

MR. SPEAKER: You have made your point, please 
sit down now. 

{Englishj 

MR. SPEAKER: a.No.14&-Shri Madan La! Sharma-
not preaent. 

Shri Hanaraj G. Ahir. 

Inv •• tment and Loan for Moclemiution and 
Upgredatlon of NTe Mill. 

+ 
·146. SHRI HANS RAJ G. AHIR: 

SHRI MADAN LAl SHARMA: 

Will the Minister of TEXTilES be pleased to atate: 

(8) whether the Government ia contemplating to 
increase investment and also ensure availability of loan 
for modernisation and upgradatlon of sick/closed National 
Textile Corporation (NTC) mills; 

(b) if so, the details thereof; and 

(c) the details of fresh steps taken/proposed to be 
taken by the Government to speed up the modernisation 

and upgradation of NTC mills in view of the Increase in 
the number of mills cIoeed in the country? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) A atatement Is laid on the Table of 
the House. 

Stlltement 

As per the Modified Revival Scheme approved by 
the Board for Industrial Financial Reconstruction (BIFR). 
22 mills are to be modernized by NTC itself at an 
estimated cost of Rs. 530 Crores, to be generated through 
sale of land and assets of closed mills and surplus land 
and assets of villble mills. At present no proposal for 
increase in this amount is ur.der consideration. 

NTC has already drawn a schedule for completion of 
the modernization of 22 mills by December 2008, out of 
which, 15 units are expected to be modernized by May, 
2008. In order to speed up modemization and upgradation 
of NTC mills, in addition to 22 mills being modernized by 
NTC itself, 18 mills are to be modernized and run through 
joint venture, which has been finalized in respect of 5 
Mills. For the remaining mills, a fresh advertisement has 
been published in the leading newspapers on 10th and 
11 th February, 2008. 

{TflInsilllfonJ 

SHRI HANS RAJ G. AHIR: Mr. Speaker, Sir, the hon. 
Minister has stated in his reply that a proposal for revival 
and modernization of 22 sick and closed mills by NTC 
itself and of 18 mills tI1tough joint venture is lying with 
the Government. I would like to ask the Minister whether 
any action plan has been made for the rehabilitation of 
the numerous labourers who have been rendered jobless 
due to closure of mills. Sir, cotton is the major crop 
produced in the V1darbha region. Many mills in the region 
are either sick or closed. Have you formulated any scheme 
for the modernization and revival of all those mills? 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, I 
would like to tell the hon. Member that no employee is 
rendered jobless by NTC. As long as he works, he 
receives his salary. If he desires VRS, it is given easily. 
As far as modemization of mills in Vidarbha is concemed, 
a proposal has been received from Finlay Mill, Mumbai 
for modernization of the mill in Achalpur. We are examining 
the proposal. We have thought of modernizing the mill in 
Achalpur within a short period of time. 
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SHRI HANSRAJ G. AHIR: Mr. Speaker, Sir, lOme 

mills have been closed down by NTC and the land of 
those mills has been sold. NTC had formulated a housing 
scheme for the labourers who were working in those 
mills. In this regard, I had received a complaint that the 
houses proposed to be built for the labourers of Model 
Mill in Nagpur have not been handed over as yet and all 
the labourers are not getting the benefit of the housing 
scheme. Are any efforts proposed to be made to ensure 
that the benefits of the scheme are availed by all the 
labourers and the houses are constructed expeditiously? 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
the Nagpur case was sub-judice. I think the matter has 
been decided by the Supreme Court. The matter of 
allowing certain FSI to the workers living in Chawls is 
being taken up with the Maharashtra Govemment. NTC 
will soon be providing assistance to labourers living in 
'chawls'. 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
through you, I would like to draw the attention of the 
hon. Minister towards the question I had put earlier too, 
that is, the reason as to why the Govemment wants to 
close down the profit-making NTC mills. I represent 
Udaipur. An NTC mill there Is eaming good profits yet it 
is planned to close it down. Hon. Minister had given an 
assurance that it would not be closed down, rather more 
money would be invested in the mill and it will be 
modemized. It is unfortunate that whatever the Minister 
says in the House is not implemented. The mill in Udaipur 
is on the verge of closure. I would like to ask, through 
you, as to what his intention is with regard to the NTC 
mill in Udaipur. 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
all the labourers and employees working in that mill have 
taken VRS. Currently the mill is in closed mills status. 
We have a joint venture scheme in the pipeline. We are 
thinking of relocating the Udaipur mill in Bsawar shortly. 
If, however, we receive a good proposal, we would try to 
set-up a modem mill under jOint venture in Udaipur at 
the same location. 

MR. SPEAKER: Very good. You bring a proposal. 

___ Ilntenuolions} 

/English} 

MR. SPEAKER: Shri Abu Ayes MondiU-not present. 

SHRI SANTASRI CHATIERJEE: Mr. Speaker, Sir, will 
the hon. Minister enlighten us about the present status of 
the mills in the Eastem region, particularly West Bengal 
as per the revised scheme by the BIFR? 

[TrsnsIstion} 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
there were 90,000 employees in those mills but this 
number has come down to 14,000. Very few employees 
are left in those mills. If they ask for VRS it shall be 
granted but we will not give them compulsory retirement. 

PROF. RASA SINGH RAWAT: Sir, the Minister has 
stated that a mill will be relocated In Beawar. I would like 
to inform you that there were two NTC mills in Beawar 
out of which one has been closed and efforts are being 
made to close the other by giving VRS to employees 
forcibly. On the other hand, the Minister is saying that 
the Udaipur mill will be relocated In Beawar. This Is a 
highly unlikely event. I would like to know the factual 
position, through you. Is Beawar included among the cities 
listed for establishment of the abovesald 22 mills or not? 
... (lnfBnvptions) 

SHRI SHANKERSINH VAGHELA: This Is not a new 
issue, you have a hand in this. We have granted Rs. 500 
crore for modernization with which five mills have been 
set up and 15 more are being setup ... (lnl8lTl1ptions) we 
have a proposal for Udaipur ... (lnl8f7Z401ions) we did not 
close the mill In Beawar ... (Inl8nuplions) 

MR. SPEAKER: They are trying to restart it. 

...(Intenvptions) 

PROF. RASA SINGH RAWAT: Will the mill in Beawar 
remain operational or not? ... (Intenvptions) 

SHRI SHANKERSINH VAGHELA: This mill is not 
running ... (lnl8nuptions) 

/Englishj 

MR. SPEAKER: Hon. Minister, Question Hour is over 
please. 
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WRITTEN ANSWERS TO QUESTIONS 

/English} 

Task Force on Houalng 

·121. SHRI RAVI PRAKASH VERMA: 
SHRI BASU DEB ACHARIA: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Union Government has set up a 
Task Force on affordable housing as reported In the 
Businsss Lins dated 29 January, 2008; 

(b) if so, the details thereof; 

(c) the tirne by which the said Task Force is likely to 
submit its report to the Union Government; and 

(d) the measures being taken by the Union 
Government to provide affordable houses to the middle 
and lower income groups? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) and (b) A Task Force has been 
set up by this Ministry on 15th January, 2008 to look into 
various aspects of providing "Affordable Housing for Air 
and recommend ways and means of enhancing 
accessibility of Economically Weaker Sections (EWS) and 
the Low Income Group (UG) to housing with suitable 
governmental support and recommend ways and means 
of enhanCing accessibility of the Middle Income Group 
(MIG) to housing, apart from developing innovative 
financial instruments for bringing flexibility in the market 
and making recommendations with regard to fiscal and 
spatial incentives for increasing supply of houses. 

(c) The Task Force has been asked to submit its 
report to the Government within a period of four months 
from the date of constitution i.e. 15th January, 2008. 

(d) In order to address the issue of affordability of 
houses for all sections of society, the National Urban 
Housing & Habitat Policy (NUHHP), 2007 has been 
formulated for the first time specifically for urban areas 
and laid on the Table of both Houses of the Parliament 
on 7.12.2007. The Policy seeks to set in motion a process 
for providing "Affordable Housing for Air particularly for 

EWS and UG beneficiaries through various types of 
public-private partnerships. 

Apart from NUHHP, 2007 the Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) launched by 
the Government in the year 2005 caters to provision of 
housing and basic services to urban poor in 63 specified 
cities under the Sub-Mission of Basic Services to the 
Urban Poor (BSUP), and in other cities and towns under 
the Integrated Housing & Slum Developrnent Programme 
(IHSDP). Also a provision of Rs. 30 crores has been 
made under Interest Subsidy Scheme for Housing the 
Urban Poor (ISH UP) in the current financial year 
2007-2008 to provide for interest rate subsidy for loans 
to EWS and UG. 

/Tl'8nsislion} 

Equipment. for Generation of Solar Energy 

·122. SHRI PUNNU LAL MOHALE: 
SHRI K.S. RAO: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whether the equipments required for the 
generation of solar energy in the country are being 
imported; 

(b) if so, the total amount spent on import of such 
equlpments during the last three years; and 

(c) the steps taken by the Government to promote 
manufacturing of these equipments indigenously? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) Solar energy can be 
harnessed through two routes, narnely solar photovoltaic 
and solar thermal, by direct conversion to electricity and 
heat energy respectively. Solar photovoltaic modules are 
required for generation of electricity and the solar thermal 
collectors for generate of heat. 

Sufficient production capacity has been set up in the 
country to meet the domestic requirement of solar 
photovoltaic modules and solar thermal collectors. A 
number of companies are engaged in domestic production 
of these items. However, some companies are importing 
solar photovoltaic modules and evacuated tube thermal 
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collectors due to commercial reasons. These equipment 
are covered under the open general licence policy and 
can be freely imported. The Ministry does not maintain 
records of such imports. 

(c) The Govemment is providing a number of fiscal 
and financial incentives to promote indigenous production 
of equipment for hamessing solar energy. These incentives 
include (i) concessional or nil customs duty on certain 
raw materials and components, (ii) excise duty exemption, 
(iii) soft loan for manufacture of integrated solar modules, 
and (iv) 80% accelerated depreciation in the first year. 

HHlth Insurance to Senior Citizens 

*123. SHRI PANKAJ CHOWDHARY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether any proposal is under consideration of 
the Govemment for providing health insurance cover to 
the senior citizens at reasonable rates; 

(b) if so, the details thereof; and 

(c) the time by which a final decision is likely to be 
taken in this regard? 

THE MINISTEA OF FINANCE (SHAI P. 
CHIDAMBAAAM): (a) to (c) Besides health insurance plans 
offered by the Public and Private Sector Insurance 
Companies for senior citizens, the Govemment of India 
subsidises the health insurance premia in respect of 
certain categories of beneficiaries which also provide for 
coverage of senior citizens. Details of some of the 
initiatives taken by the Govemment are as under: 

(I) AaJiv Gandhi Shilpl Swasthya Bima Yojana 
(AGSSBY) of the Ministry of Textiles, which was 
launched in March 2007, covers medicare 
facilities up to a maximum of As. 15,000 per 
annum for artisans, hislher spouse and two 
children at an annual premium of As. 900 
(including Service Tax) of which As. 150 is to 
be contributed by the general category artisans 
and As. 75 by artisans belonging to North-
Eastem Aegion and Scheduled Caste/Scheduled 
Tribe communities/BPL families and the 
remaining amount is contributed by GOI. AU craft 
persons upto the age of 80 years are eligible 
under the scheme. 

(II) Handloom Weavers Comprehensive Welfare 
Scheme of the Ministry of Textiles, which was 
launched in 2005-06, provides health insurance 
to cover the weavers along with spouse and 
two children for a sum insured of As. 15,000 

\ 

at an annual premium of As. 781.80 with GOI 
contributing As. 642.47 and the balance of 
As. 139.13 being shared by the State 
Govemment and the beneficiaries subject to a 
minimum of As. 50 payable by the beneficiary. 
All weavers upto the age of 80 years are eligible 
under the scheme. 

(iii) The Aashtriya Swasthya Bima Yojana will cover 
an estimated 6 crore below poverty line (BPL) 
households in the unorganized sector over the 
next 5 years beginning 1 st April 2008. The 
scheme provides for hospitalization cover upto 
As. 30,0001- per family (a unit of five) per annum 
on a floater basis with the premium being shared 
by GOI and the State Govemment in the ratio 
of 75:25 respectively subject to the GOl's 
contribution being limited to As. 5651- per family 
per annum. The beneficiary will pay only Rs. 30 
towards registration/renewal fee. Senior citizens 
who are eligible under the scheme are covered 
without any age limit. 

Allocation of Power to Stat •• 

*124. SHRI HEMLAL MURMU: 
SHAI ANANTA NAYAK: 

Will the Minister of POWEA be pleased to state: 

(a) the criteria fixed for allocation of power from 
Central Sector Power Undertaking/units to the States; 

(b) whether the allocated power from Central Pool of 
any State has been reduced during the last six months; 

(c) if so, the details thereof, State-wise and the 
reasons therefor; 

(d) whether any meeting between Central Electricity 
Authority and Chairmen of State Electricity Boards ha~ 
been convened recently; and 

(e) if so, the details thereof and the decisions arrived 
at the meeting? 

t· 
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THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) The allocation of power from the 
Central Generating Stations (CGSs) to States/UTs is 
govemed by a formula which is being treated as guideline 
from April, 2000. 

There is no Central Pool of any State and hence the 
question of reduction of allocated power from Central Pool 
of any State does not arise. 

(d) and (e) A meeting was held in the Central 
Electricity Authority (CEA) with the constituent States/ 
Utilities of the Eastem Region at New Deihl on 30th 
January, 2008. The meeting was convened to discuss 
allocation of power from Tala Hydro Power Station (HPS) 
of Bhutan to the Eastem Region and Northem Region in 
view of reduced availability of power in Eastem States 
during the winter months due to reduction of water inflows 
into Tala HPS. During the meeting, a proposal made by 
CEA was accepted by the constituents of the Eastem 
Region and was forwarded to Ministry of Power. The 
proposal has since been approved by the Ministry of 
Power for further necessary action. CEA has forwarded 
detailed recommendations to the Ministry of Power, which 
are given below: 

(i) 153 MW of Tala unallocated power may be 
continued to Northern Region. 

(ii) Restoration of 343 MW from Farakka and 
Kahalgaon Stage I to Eastern Region 
Constituents by equivalent diversion (of 343 MW) 
from Kahalgaon Stage-II be done in phases as 
and when Kahalgaon-II units 5, 6 and 7 become 
operational. 

(iii) 150 MW from Mejia Unit 5 may be supplied by 
DVC to command arealJharkhandlWest Bengal 
Immediately on commissioning of the Unit. 

(iv) 150 MW from Mejia Unit 6 after commissioning 
of the Unit may be swapped with Kahalgaon 
Stage I and Farakka power. 

Reduction In Intereat Ratea 

·125. SHRI CHANDRA MANI TRIPATHI: 
SHRIMATI JHANSI LAKSHMI BOTCHA: 

Will the Minister of FINANCE be pleased to state: 

(a> whether the difference in the rates of interest In 
India and the United States of America has risen to a 
great extent due to reduction in the interest rates in the 
USA; 

(b) whether there is a possibility of increase in the 
flow of foreign exchange into the country as a result 
thereof; and 

(c) if so, the reaction of the Govemment thereto? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) The US Fed rate has been reduced 
gradually over the months from 5.25 per cent in early 
2007 to 3 per cent on January 30, 2008. With the Repo 
rate in India remaining unchanged at 7.75 per cent since 
March 31, 2007, the interest rate differential between Ihese 
two rates has widened. 

(b) Although interest rate differential Is one of the 
factors that could Influence capital flows, the strength of 
the fundamentals of the economy would be a crucial 
factor. To the extent that interest rate differentials influence 
flow of capital across borders, there Is possibility of 
increase in capital flows Into the country. 

(c) Govemment will, In consultation with the RBI, 
continue to monitor the situation closely alid take such 
temporary measures as may be necessary to modulate 
the capital flows consistent with the objective of monetary 
and financial stability. 

Private Participation In Hydro Power Generation 

·126. SHRI MOHAN SINGH: Will the Minister 01 
POWER be pleased to state: 

(a) whether the public and private sector companies 
have signed MoUs for hydel power generation during the 
last one year; 

(b) if so, the amount proposed to be invested along 
with the quantum of power in Mega Watts proposed to 
be generated; and 

(c) the time by which these projects are likely to be 
completed? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) Ves Sir, Central Public Sector as 
well as Private Sector companies have signed MOUs for 
hydel power generation during 2007-08. 
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Information available with CEA Indicates that during 
2OO7-OS (upto Feb'OS), MOUa have been ligned for 49 
projects aggregating to an installed capacity of over 12,000 
MW. This Includes 5 projects aggregating to 4,656 MW 
allotted to CPSUs and 44 H.E. projecta aggregating to 
7353 MW allotted to private developers. Details are given 
in the enclosed statement. 

The actual amount to be Invested in these projects 
would be known only after their Detailed Project Reports 
have been prepared and appraised. However, COnsidering 

As. 5 crore/MW as the average inveatment In hydro power 
projects, the amount proposed to be invested at present 
day cost would be Rs. 60,000 crorea. 

(c) These projecta are still at a nascent stage and 
are likely to be completed during the 12th Plan and 
beyond. The completion schedule for these projects would 
be firmed up only aftsr the preparation of their DPRs 
and after obtaining the statutory clearances and the 
investment approvallFinancial closure. 

Hydro Eltlctrlc ScINHntls IJIIocsfrld by StsItl8 to CPSUs 8IId Pl'ivllhI OtIVtI/optIrs 
during 2007-08 (Up to F«J'08) through MOU Routs 

(As on 29.02.08) 

SI.No. Name of Agency Installed Date of MOA 
Project Capacity (MW) 

2 3 4 5 

Project. allotted to CPSU. 

Arunachal Prade.h 

1. Tawang-r NHPC 750 24.06.2007 

2. Tawang-II NHPC 750 24.06.2007 

3. Dibang NHPC 3000 24.06.2007 

Total 4500 

Ueghalaya 

1. Mahwu NEEPCO 90 20.12.2007 

Total 90 

Manlpur 

1. Loktak DIs NHPC-Govt. of Manipur JV 66 14.09.2007 

Total 66 

Total Schemes allotted to CPSU&-5 

Grand Total 4656 

Project. allotted to Private Develope,. 

HImachal Prad •• h 

1. Bara Bhangal Malana Power Co. 200 27.OS.2OO7 
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1 2 3 4 5 

2. Bajoli Holl GMR Energy Ltd. 180 27.08.2007 
Torrent & Gammon Power 

3. Tidong-II AEC Ltd. 60 09.04.2007 

Total 440 

Meghaleya 

1. Umj8ut ETA Star Infrastructure Ltd. 69 11.12.2007 

2. Umduna ETA Star Infrastructure Ltd. 57 11.12.2007 

3. Kynshi-I GoMe & Athena Projects Pvt. Ltd. (JV) 450 11.12.2007 

4. Kynshi-II GoMe & Jalprakash Power Venture Ltd. (JV) 450 11.12.2007 

5. Sirnsang GoMe & Seven Sister Energy Development 
Co. Pvt. Ltd. (JV) 100 11.12.2007 

6. Lashka-II GoMe & SEW Energy Ltd. (JV) 60 11.12.2007 

Total 1186 

Arunachal Prade.h 

1. Demwe Athena Energy Ventures Pvt. Ltd. 3000 09.07.2007 

2. Gongrl HEP Patel Engineering Ltd. 90 18.05.2007 

3. Khuitam HEP Adishankar Power Pvt. Ltd. 29 12.06.2007 

4. Turu HEP ECI Engineering & Construction Co. Ltd. 90 21.06.2007 

5. U~ung HEP KSK Energy Ventures Ltd. 100 11.09.2007 

6. Nazong HEP KSK Energy Ventures Ltd. 60 11.09.2007 

7. Dionchang HEP KSK Energy Ventures Ltd. 90 11.09.2007 

8. Nafra SEW Energy 96 14.09.2007 

9. Pauk Vilcon Energy Ltd. 50 30.06.2007 

10. Heo Vilcon Energy Ltd. 90 30.06.2007 

11. Tato-I Vilcon Energy Ltd. 80 30.06.2007 

12. Hirlt Vilcon Energy Ltd. 84 30.06.2007 

13. Phanchung Indiabull Real Estate Ltd. 60 25.10.2007 

14. Pichang Indiabull Real Estate Ltd. 31 25.10.2007 

15. Tarang Warang IndiabuU Real Estate Ltd. 30 25.10.2007 

16. Sepia Indiabull Real Estate Ltd. 46 25.10.2007 
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1 2 3 4 5 

17. Aego Tuff Power Pvt. Ltd. 70 27.12.2007 

18. Dardu KVK Energy & Infrastructure Ltd. 80 26.12.2007 

19. Par KVK Energy & Infrastructure Ltd. 66 26.12.2007 

20. Jameri KSK Energy Ventures Ud. 50 27.12.2007 

21. Barpu Aaairatna Metal Industries 70 27.12.2007 

22. Kangtangshlri Aaajratna Metal Industries 35 27.12.2007 

23. Aopum Aaajratna Metal Industries 40 27.12.2007 

24. Tiding Sai Krlshnodaya Industries (P) Ltd. 31 27.12.2007 

25. Gamllang Sai Krlshnodaya Industries (P) Ltd. 31 27.12.2007 

26. Aalgam Sal Krishnodaya Industries (P) Ltd. 32 27.12.2007 

27. Pachuk-I Energy Development Co. Ltd. 80 12.01.2008 

28. Pachuk-II Energy Development Co. Ltd. 60 12.01.2008 

29. Majingla Energy Development Co. Ltd. 60 12.01.2008 

30. Sisslri Soma Enterprise Ltd. 222 18.01.2008 

31. Emra-I Athena Energy Ventures Pvt. Ltd. 275 02.02.2008 

32. Emra-II Athena Energy Ventures Pvt. Ltd. 390 02.02.2008 

33. Simang-I Adishankar Power Pvt. Ltd. 67 06.02.2008 

34. Simang-II Adishankar Power Pvt. Ltd. 39 06.02.2008 

35. Simang-III Adishankar Power Pvt. Ltd. 44 06.02.2008 

Total 5727 

Total Schemes allotted to Private Developers--44 

Total Private Sector 7353 

Total CPSUs and Private Sector 12009 

/English} (a) whether the Govemment proposea to expand the 
Total Sanitation Campaign (TSC) In the country during 
the current year and also In 2008-09; Expanalon of Total Sanitation campaign 

·127. SHRI KASHIRAM RANA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(b) if 80, the details thereof, State-wise; and 

(c) the number of vUIages covered and the funds 
released under TSC In each StatelUT during each of the 
last three ye818 and till December, 200n 
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THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): <a) to (c) The Total 
Sanitation Campaign (TSC) Is an ongoing programme In 
the Eleventh Plan period and covers the rural areas of 
the whote country. This progranvne aims to provide access 
to toilets for all rural households. TSC Is currently under 

Implementation In 582 districts. The number of projects 
approved in each year, State-wise, is given in the encIoeed 
Statement-I. 

The funds· released by the Centre to each State and 
Union Territory in the last three years and till December 
2007 are given in the enclosed atatement-". 

8m,.",.",., 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

State 

2 

Andua Pradesh 

Arunachal Pradesh 

BIhar 

Chhattisgarh 

Dadara and Nagar Haveli 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Karala 

Matllya Pradesh 

Maharashtra 

Manlpur 

M&gIaiaya 

Mlzoram 

Nagaiand 

Orissa 

TolIIl Sanation CIInplign 

FinllnciMl YMr W .. NIIITIbtr 01 PmjtIcIs Approvsd 

1999-2000 2000-01 2001'()2 2002.()3 2003.()4 2004-05 2005-06 2006-07 2007.()8 Total 

3 

4 

2 

3 

o 
o 
o 
3 

o 

o 

3 

o 
o 
4 

o 
o 
o 
o 
3 

4 

o 
o 
o 

4 

o 
o 
o 
o 

2 

o 
2 

o 
2 

5 

5 

o 
o 
3 

o 

5 

6 

2 

8 

5 

o 
o 
o 
2 

o 
2 

o 
4 

o 

o 
o 
o 
o 
2 

6 

8 

o 
o 

6 

3 

o 
2 

3 

5 

2 

2 

o 
7 

9 

11 

3 

o 

10 

7 

4 

o 
3 

o 
2 

o 

o 
12 

o 
10 

o 
o 
o 

30 

13 

o 

o 
o 

8 

o 
o 

o 

o 
o 

20 

o 
o 
o 

16 

15 

o 

o 
o 

o 
o 
o 
o 

15 

9 

o 
10 

5 

22 

8 

o 
o 
o 
o 
5 

o 
o 
9 

o 
o 
o 

6 

o 

10 

o 
o 
2 

o 

o 
o 
o 

o 
o 
o 
o 
o 
o 
o 

3 

o 
4 

o 

11 

o 

4 

o 
o 
o 

o 
o 
o 
o 

o 
o 
o 
o 
o 
4 

1 

o 
o 
o 

12 

22 

5 

26 

38 

16 

2 

25 

20 

12 

14 

22 

27 

14 

45 

33 

9 

6 

8 

9 

30 
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2 3 4 5 8 7 8 9 10 11 12 

22. Pondicherry 0 0 0 0 0 0 0 0 

23. Punjab 0 2 2 9 0 2 0 0 16 

24. Rljuthan 4 0 6 0 11 11 0 0 32 

25. SIkkIm 2 0 2 0 0 0 0 0 0 4 

26. TamUnadu 4 3 3 12 8 0 0 0 29 

27. Tripura 0 3 0 0 0 0 0 0 4 

28. Uttar Pradesh 4 8 18 13 29 0 0 0 0 70 

29. Uttarakhand 0 0 5 7 0 0 0 0 13 

30. West Bengal 0 6 4 6 3 0 0 0 19 

Total 39 48 85 118 131 80 81 13 11 582 .. ,.",.",." 
ToM/ SlJlllgIlon c.n,.1gn (TSC) 

DtItsIIs of Amount RsItMstKI (FIfJI11 Ctlnlnll SMIS) 

(Re. in Lakha) 

State Name 2004-2006 2005-2006 2008-2007 2007-2008 
no Dec 07 

2 3 4 5 

Andhra Pradesh 3382.27 4300.09 9465.20 878.78 

Arunachal Pradeeh 90.00 382.42 

Assam 254.95 1355.85 337.74 2570.12 

Bihar 120.00 8075.91 830.23 n42.81 

Chhattisgarh 1100.17 2663.38 48n.48 199.11 

Goa 134.87 37.85 

Gujarat 3890.44 188.79 4978.36 1981.29 

Haryana 811.13 9.97 2334.81 2049.01 

Himachal Pradesh 50.00 841.06 27.01 1024.50 

Jammu and Kaehmir 1044.88 1026.81 

Jharkhand 1948.71 20n.87 2747.89 1729.93 

Kamataka 481.99 5752.81 1924.30 897.n 
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1 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamilnadu 

Tripura 

Uttar Pradesh 

Uttarakhand 

West Bengal 

Total 

UNICEF Report 

·128. SHRI RAGHUNATH JHA: 
MS. INGRID MCLEOD: 

2 

805.53 

2242.97 

3493.05 

60.00 

62.69 

4582.48 

47.42 

689.94 

700.86 

74.07 

2972.06 

368.73 

3475.35 

503.23 

1566.85 

34712.44 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment is aware of the United 
Nations International Children's Emergency Fund (UNICEF) 
latest report 'he State of the Wor1d's Children-2008" which 
highlights the grim situation of high infant mortality and 
the problem of malnutrition in India; 

(b) if so, the details thereof and the reaction of the 
Govemment thereto; 

3 

736.90 

2024.68 

1494.98 

73.40 

209.33 

79.37 

2346.29 

194.06 

4353.91 

344.90 

7786.94 

361.72 

11619.82 

97.50 

4640.37 

59811.92 

4 

363.18 

4386.49 

8719.53 

90.81 

550.06 

647.91 

89.61 

5465.48 

1148.29 

137.84 

4873.92 

17210.53 

157.40 

945.99 

72097.46 

5 

1825.97 

5839.12 

2808.77 

748.44 

182.70 

170.05 

5212.01 

1594.16 

2093.97 

437.21 

8730.28 

664.36 

1403.36 

51914.28 

(c) whether the Govemment has taken any steps to 
improve mother and child health; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a> to (d) Yes, Sir. As per the 
United Nations Intemational Children's Emergency Fund 
(UNICEF) latest report titled as 'he State of the World's 
ChUdren-2008", the Infant Mortality Rate (IMR) is 57 per 
thousand live births, while the percentage of underweight 
children below 5 years of age is 43% in India. The major 
causes of mortality among infants in India include acute 
respiratory infection, sepsis, diarrhoea and measles. 
Anaemia and malnutrition levels among pregnant women, 
intrauterine growth retardation, low birth weight of the 
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new borna, poor breutfeedlng practices are some of the 
contributory factors to IMR. 

However, malnutrition is a multifaceted problem, the 
determinants of which vary from food insecurity, female 
illiteracy, poor access to health-care, safe drinking water, 
sanitation and poor purchasing power. Early marriages of 
girls, teenage pregnancies resulting in low birth weight of 
the new borns, poor breastfeeding and complementary 
feeding practices, ignorance about nutritional needs of 
infants and young children and repeated infections further 
aggravate the situation. 

The Government is seized of the problem of 
malnutrition and IMR and is implementing a number of 
schemes throughout the country, which directly or indirectly 
improve the nutritional status of women and children. 
Some of these are as under: 

(I) Integrated Child Development Services (ICDS) 
Scheme (Ministry of Women & Child 
Development): 

The steps taken in the recent past to increase 
the effectiveness of the delivery of services 
under ICDS include: 

• The scheme has been expanded twice in 
the year 2005-2006 and 2006-2007 during 
the Tenth Five Year Plan. 

• The Government has doubled the financial 
norms for supplementary nutrition from 
Re. 1 to Rs. 2/- per beneficiary per day. 

• From the year 2005-06, 50% C08t of 
supplementary nutrition is also being shared 
with the States/UTs. 

• Constant emphasis on States to: 

Ensure regular supply of supplementary 
nutrition as perschematic norms. 

Ensure effective convergence of health, 
nutrition, education and safe drinking 
water services under various 
programmes. 

(ii) National Programme for Nutritional Support to 
Primary Education (Mid Day Meal Scheme) 
(Department of School Education & Literacy); 

(iii) Nutrition Programme for Adolescent Girls in 51 
districts to provide free foodgrains to 

undernourished adole8cent girls (Ministry of 
Women & Child Development); 

(Iv) Nutrition Education and Training Programmes of 
Food and Nutrition Board (Ministry of Women & 
Child Development); 

(v) Reproductive and Child Health (RCH-II) 
Programme under National Rural Health Mission 
(NRHM) including; (Ministry of Health & 
Family Welfare); 

• Maternal Health by promoting Institutional 
'deliveries, Improved coverage and quality of 
ante natal care (AN C), skilled care to 
pregnant women, Post-partum care at 
Community level. 

• Immunization. 

• Integrated Management of Neonatal and 
Childhood Illnesses and malnutrition. 

• Empha8i8 on Infant & Young Child Feeding. 

• Specific Programmes to prevent and combat 
micronutrient deficiencies of Vitamin A and 
Iron & Folic Acid through Vitamin A 
Supplementation for children till the age of 5 
years and Iron & Folic Acid Supplementation 
for preschool children, pregnant and lactating 
women. 

(vi) National Iodine Deficiency Disorders Control 
Programme (Ministry of Health & Family 
Welfare); 

(vii) Targetted Public Distribution System 
(Departmant of Food & Public Distribution); 

(viii) Accelerated Rural Water Supply Programme/ 
Swajaldhara and Total Sanitation Campaign; 
National Rural Employment Guarantee 
Programme (Ministry of Rural Development). 

Power Theft 

*129. SHRI MADAN LAL SHARMA: 
SHRI PRABHUNATH SINGH: 

Will the Minister of POWER be pleased to state: 

(a) the estimated annual loss suffered by the 
Government due to power theft in the country during 
each of the last three years, State-wise; 
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(b) the stape taken by various State Electricity Boards 
and resulta achieved so far In this regard; 

(c) the details of those State Electricity Boards which 
have failed In checking power theft particularly by the 
Industrial consumers; and 

(d) the reaction of the Union Govemment thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) The dreft report on Performance of State 
Power UtIlities for the years 2004'()S to 2006-07 prepared 
by the Power Finance Corporation indicates that the 
Aggregate Technical and Commercial (AT&C) Loss of the 
State Power Utilities at the national level for 2004-05, 
2005-06 and 2006-07 was 34.33%, 34.54% and 32.07% 
respectively of the total energy available for sale. State-
wise details are given In the encloeed Statement-I. The 
concept of Aggregate Technical and Commercial (AT&C) 
losses was introduced in 2001-02. AT&C loss parameters 
capture the total performance of the Ut~Ity. It Is a measure 
which captures not only technical 1oe8es, but also captures 
theft, pilferages and commercial losses due to poor 
metering and billing and non-realisation of dues. 

(b) to (d) The Electricity Act, 2003 has incorporated 
specific provisions for detection of theft of electricity, 
speedy trial of theft related offences and also for the 
recovery of the charges of electricity stolen. Based on 
the feedback from the States and other stakeholders, the 
Central Govemment has further strengthened the theft 
related provisions in the Act by enacting the Electricity 
(Amendment) Act, 2007. By this amendment Act, theft of 
electricity has been explicitly made a cognizable and non-
bailable offence. The dlatrlbutlon licen.... have been 

empowered to disconnect the supply of electricity upon 
detection of theft. The penalty for repeated theft of 
electricity by large consumers has also been enhanced. 

The Central Govemment has also requested the State 
Governments to take steps for effectively curbing power 
theft and has advised the introduction of suitable incentive 
schemes for such informers who give clue of the source 
of theft of electricity. The reward in such a scheme is to 
be linked to the amount of recoveries that can be effected 
in the cases reported. The State Govemments have also 
been requested to expedite setting up of special courts 
as provided in the Electricity Act, 2003 for speedy disposal 
of theft related cases. As per the information available, 
steps taken by various States to check power theft are 
given in the enclosed Statement-II. The Central 
Govemment has built a national consensus to focus on 
a time bound programme for reduction of Aggregate 
Technical and Commercial (AT&C) losses. In the Chief 
Ministers' Conference held under the chairmanship of the 
Prime Minister on 28th May 2007, a unanimous resolution 
was adopted which inter alis included the commitment of 
the States, with appropriate assistance from the Centre, 
to establish the necessary baseline data and information 
technology applications for energy accounting and auditing, 
and tor ensuring a resolute elimination of electricity theft. 
In the Conference, the States committed themselves to 
achieve and sustain reduction In the overall AT&C losses 
in the next five years. It is proposed to introduce a 
restructured Accelerated Power Development and Reforms 
Programme (APDRP) In the XI Plan with focus on 
establishing baseline data of AT&C loss, sanctioning 
projects for improvement of distribution network and 
incentivising Utilities which achieve AT&C loss reduction. 

S""""nt I 

AggtfIgIlfB Techniclllllnd Commetasl (AT&C) % Loss of the State Power Utilities 

Region State 2004-05 200S-06 2006-07 

2 3 4 5 

Eastem Bihar 66.01 67.46 N.A. 

Jharkhand 68.26 52.91 N.A. 

Ori88a 

Central ESCO 55.82 42.54 46.96 

Northem ESCO 39.S1 41.31 32.52 
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2 3 4 5 

Southern ESCO 35.85 45.48 42.17 

Western ESCO 35.88 33.95 36.93 

SlIddm 83.60 84.37 N.A. 

West Bengal 23.91 26.59 N.A. 

North Eastern Arunachal Pradesh 25.54 37.17 52.03 

Assam 39.31 

Central Assam EDCL 37.75 N.A. 

Lower Assam EDCL 28.25 N.A. 

Upper Assam EDCL 39.68 N.A. 

Manipur 88.50 77.83 94.32 

Meghalaya 38.16 33.36 37.32 

Mizoram 24.62 17.17 44.97 

Nagaland 43.22 44.76 52.19 

Tripura 20.93 24.92 N.A. 

Northern Deihl 

BSES Rajdhani Power Ltd 41.97 41.25 32.93 

BSES Yamuna Power Ltd 51.70 48.58 43.25 

North Delhi Power Ltd 35.90 28.01 28.33 

Haryana 

Dakshin Haryana BVNL 43.96 40.78 34.48 

Uttar Haryana BVNL 43.37 41.90 28.96 

Himachal Pradesh 21.71 15.15 13.18 

Jammu and Kaahmir 68.34 66.73 67.68 

Punjab 24.00 25.84 24.87 

Rajasthan 

Ajmer WNL 49.75 47.54 42.61 
,. 

Jodhpur WNL 47.56 47.04 37.21 

Jaipur WNL 43.22 42.26 38.06 
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2 3 4 5 

Uttar Pradesh 

UPPCL 

Dakshin WN 58.02 55.60 50.21 

Madhya WN 38.72 47.19 45.12 

Paachtm VVN 32.40 42.43 31.51 

Poorvi WN 58.07 46.08 N.A. 

Uttaranchal 45.63 38.20 42.85 

Southem Andhra Pradesh 

APCPDCL 23.95 18.82 18.24 

APEPDCl 14.27 12.68 12.46 

APNPDCl 21.91 19.21 26.61 

APSPDCL 20.55 16.51 17.20 

Kamataka 

KPTCl 

Bangalore ESCOM 27.62 35.75 31.36 

Gulbarga ESCOM 42.99 52.73 46.98 

Hubli ESCOM 41.64 40.38 33.84 

MangaJore ESCOM 26.63 20.80 12.65 

CHESCOM 46.03 40.58 

Kerela 32.12 25.95 25.02 

Pondicherry 16.44 16.06 16.54 

Tamilnadu 19.40 20.53 20.10 

Western Chhattisgarh 32.30 37.84 36.12 

Goa 18.34 15.18 19.39 

Gujarat 35.15 

Dakshin GVCl 22.40 20.59 

Madhya GVCl 24.60 20.07 

Paschim GVCl 43.06 38.27 

Uttar GVCL 27.57 20.15 
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2 3 4 5 

Madhya Pradesh 54.27 50.36 

MP Madhya KVVCl 43.20 56.64 

MP Puchim KWCl 46.91 N.A. 

MP Poorvi KWCl 47.91 52.15 

Maharashtra 26.62 50.22 

MSEDCl 36.74 39.35 

Total 34.33 34.54 32.07 

(Source: Draft Report of Power Finance Corporation on ·Performance of State Power UtlHtles for the years 2004-05 to 2006-07") 
N.A.·Not Available. 

Statement-ll 

Steps taken by various $/atss to check power /heN during /he yeats 2004-05, 
2005-06, 2006-07 and 2007-08 (AprIl 07 /0 JUI16 07) 

SI.No. State Raids Theft Cases FIR Cases Amount 
Conducted Detected lodged Convicted Realised 

(Nos) (Nos) (Nos) (Nos) (Rs. crores) 

2 3 4 5 6 7 

1. Andhra Pradesh 10182844 843416 843307 521129 90.73 

2. Bihar 3115 2116 2116 0 2.13 

3. Chhattisgarh 471710 5448 1197 42.55 

4. Delhi 71284 52993 2595 3 138.50 

5. Gujarat 9671 201662 13887 299 123.40 

6. Haryana 962447 125504 24662 0 58.05 

7. Himachal Pradesh 258043 1337 0 0 0.81 

8. Jharkhand 5312 3501 3501 0 1.27 

9. Maharashtra 557394 167705 22370 130 103.24 

10. Manipur 531 880 0 0 0.00 

11. Meghalaya 7562 2755 0 0 0.28 

12. Mizoram 39915 3856 0 0 0.07 

13. Punjab 485624 150387 0 0 73.44 
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2 3 

14. Rajasthan 440697 

15. Tamilnadu 382276 

16. Tripura 6473 

17. Uttar Pradesh 940603 

Total 14825501 

[Translation} 

Setting up of High Court. Benche. 

*130. DR. sATYANARAYAN JATIYA: 
sHRI N.N. KRlsHNADAs: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the names of States having more than one bench 
of the High Court; 

(b) whether the Government has received any 
application from certain State Govemments particularly 
from Madhya Pradesh to establish new High Court 
Benches; and 

(c) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF LAW AND JUSTICE (sHRI H.R. 
BHARDWAJ): (a) The States of Uttar Pradesh, Tamil Nadu, 
Rajasthan, Madhya Pradesh and Maharashtra have more 
than one Bench of their High Courts. 

(b) and (c) Establishment of a new High Court Bench 
is considered by the Central Govemment only when a 
proposal is received from the State Government in 
consultation with the Chief Justice of the concemed High 
Court. Requests have been received in the past for the 
establishment of Benches of the High Courts from the 
State Govemments of Madhya Pradesh, Uttar Pradesh, 
Kamataka, Kerala, Gujarat and Orissa but without the 
concurrence of the Chief Justices of the concemed High 
Courts. 

The then Chief Minister of Madhya Pradesh had 
suggested that the Government of India may refer the 
matter of creation of Additional Benches of the High Court 
at. Bhopal, Raipur and Rewa to the Jaswant Singh 
Commission or set up a new Commission for the purpose. 

4 5 6 7 

241382 9946 98 100.64 

8892 141 0 23.10 

48135 951 97 1.27 

86033 33363 194 351.10 

1946002 958036 521951 1110.58 

The suggestion of the Chief Minister was referred to the 
Jaswant Singh Commission in 1983. The Jaswant Singh 
Commission recommended establishment of a Bench of 
Madhya Pradesh High Court at Ralpur. The Government 
of Madhya Pradesh, however, recommended the 
establishment of two Benches of the High Court at Raipur 
and Bhopal. Specific recommendations of the Commission 
were referred to the Govemment of Madhya Pradesh in 
1986 for their views and comments, In consultation with 
the Chief Justice of the High Court. The Governrnent of 
Madhya Pradesh intimated in December, 1991 that the 
issues involved in establishing new High Court Benches 
had several ramifications. Two petitions were filed In 
Madhya Pradesh High Court for issuance of a writ 
prohibiting the creation of more Benches of the High 
Court, while another petition was filed for establishing 
permanent Benches at Bhopal and Raipur. Subsequently, 
these petitions were transferred to the Supreme Court of 
India. The State Govemment, inflJr alis. stated that the 
matter needed to be viewed in all Its aspects and was 
under careful consideration of the State Government. No 
further communication has been received from the State 
Govemment in this regard. 

A proposal from the State of West Bengal in 
consultation with the Chief Justice of the Calcutta High 
Court, for setting up of a Bench of Calcutta High. Court 
at Jalpaiguri was received in the year 2000. In pursuance 
to the said proposal. the Govemment has decided to set 
up a permanent Bench at Jalpaiguri, for which the 
requisite confirmation of the infrastructural arrqements 
for the Bench, is awaited from the Govemme~t of West 
Bengal and the Calcutta High Court. 

Guideline. to Benks for Tran.fer of 
Money from Abroad 

*131. SHRI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of FINANCE be pleased to state: 
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(a) whether the Government has iasued guidelines 
to the banks to prevent the transfer of money from abroad 
to terrorists in the country; arid 

(b) If 50, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Reserve Bank of India (RBI), 
vide their circular dated November 29, 2004, has already 
issued detailed guidelines to banks entitled "Know Your 
Customer" (KYC) Guidelines-Anti Money Laundering 
Standards/Combating Financing of Terrorism (CFT). These 
guidelines, inltlr-slill, prescribe: 

(i) Carrying out necessary checks before opening 
a new account so as to ensure that the Identity 
of the customer does not match with any person 
with known criminal background or with banned 
entities such as individual terrorist or terrorist 
organizations etc. 

(II) In case of correspondent banking relationship 
where one bank provides banking services to 
another bank, banks should try to ascertain from 
publicly available information whether the other 
bank has been subject of any money laundering 
or terrorist financing investigation or regulatory 
action. Further, banks should be extremely 
cautious while continuing relationships with 
respondent banks located in countries with poor 
KYC standards and countries identified as 'non-
cooperative' in the fight against money laundering 
and terrorist financing. 

The IBA has also an exhaustive Model Policy on 
Anti Money Laundering measures and Know Your 
Customer Standards on March 31, 2005 for adoption and 
implementation by the respective boards by the Banks. 

RBI, vide their circular dated February 18, 2005, has 
advised all Regional Rural Banks (RRBs)lState and District 
Central Co-operative Banks to ensure that with the 
approval of their Board, a proper policy framework on 
'Know Your Customer' and Anti Money Laundering 
measures is formulated and put in place before December 
31, 2005. 

RBI has also advised banks, vide their circular dated 
April 13, 2007, to ensure that any person with known 
criminal background or with banned entities such as 
individual terrorist or terrorist organizations etc., do not 

have unfettered access to wire transfer for moving their 
funds and for detecting their misuse. RBI has advised 
that bank must ensure that all wire transfers are 
accompanied by certain information like details of 
originator and hie bank account as well as submission of 
Suspicious Transaction Reports (STRs) to Financial 
Intelligence Unit-India (FIU-IND) in the Ministry of Finance. 

Further, banks have also been advised by RBI in 
February, 2008, in. terms of Prevention of Money 
Laundering Act, 2002 and Rules, to develop suitable 
mechanism through appropriate policy framework for 
enhanced monitoring of accounts suspected of having 
terrorist links and swift identification of the transactions 
and making suitable reports to the Financial Intelligence 
Unit - India (FlU-INC). A consolidated list of individuals/ 
entities belonging or associated with AI-aaida and Taliban 
is circulated by Govemment/RBI and also displayed on 
United Nations website www.un.org/sc/commltteesl12671 
consolist.shtml. Banks are advised that before opening 
any new account It should be ensured that the names of 
the proposed customer does not appear in the list and 
that the bank should scan ali existing accounts to ensure 
that no account is held by or linked to individuals/entities 
included in the list. Full details of such accounts bearing 
resemblance with any of the individualslentities in the list 
should immediately be intimated to RBI and FlU-IND. 

{English! 

National Food for Work Programme 

"132. SHRI ANANCRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government is contemplating to 
abandon the Sampoorna Grameen Rozgar Yojana (SGRY), 
National Food For Work Programme (NFFWP) as reported 
in The Hindu, dated 20th January, 2008; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Sampoormt 
Grameen Rozgar Yojana (SGRY) was launched in ' 
September, 2001. National Food For Work Programme 
(NFFWP) was launched in November, 2004. With the 
enactment of National Rural Employment Guarantee Act 
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(NREGA) and launching of the National Rural Employment 
Guarantee Scheme (NREGS) In 200 identified districts 
with effect from 2nd February, 2006, the NFFWP and the 
SGRY programmes were subsumed in NREGS in these 
identified districts. The works started under SGRY and 
NFFWP and spilled over to the financial year 2006-07 
were allowed to be completed by 30th June, 2006 by 
following the NREGA processes. 

SGRY programme in additional 130 districts was 
subsumed in NREGS in the year 2007-08. Incomplete 
SGRY works in these districts were allowed to be 
completed by 31st August, 2007 by following the NREGA 
processes. 

Detailed modification were issued to SGRY guidelines 
on 1 st August, 2007 which inter-a/is stipulated that only 
those new works will be taken up under SGRY which 
are NREGA compliant to ensure smooth completion of 
such works as and when remaining districts are subsumed 
Into NREGA. 

The SGRY programme in the remaining rural districts 
of the country will be subsumed In NREGS with effect 
from 1 st April, 2008 as per the notification dated 28th 
September, 2007. 

/Trans/slion/ 

Stock Market Cra.h 

*133. SHRI HANSRAJ G. AHIR: 
SHRI M. APPADURAI: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of losses siJffered by the small and 
big investors during recent crash in the stock market; 

(b) whether the Govemment has taken any steps 
through SEBI to regulate the stock market in view of the 
recent unprecedented rise and fall in the Index; 

(c) if so, the details thereof; 

(d) whether the Govemment has taken any step to 
prevent the occurrence of such incidents in future to 
safeguard the Interests of the small investors and also to 
bring about more transparency in the functioning of the 
stock market; and 

(e) If so, the derail, thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) The loss or gain arising from market 
movements is notional. This arises continually wirh change 
in the value of the portfolios of investors with changes in 
prices of constituent securitie~. While the Sensex declined 
by 7.4% on 21st January 2008, it Increased by 34.5% 
during this fiscal on a point to point basis from end of 
March 2007 to end of February 2008. 

(b) to (e) The authorities do not try to manage or 
control movement of stock Indices. They have put in place 
systems and practices to promote a safe, transparent 
and efficient market and to protect market integrity. The 
systems instituted include advanced risk management 
mechanisms comprising on-line monitoring and 
surveillance, various limits on positions, margin 
requirements, circuit filters, etc. The systems and practices 
are reviewed continuously and modified to meet emerging 
needs. Measures taken to broaden and deepen markets 
inciude: screen based trading system, de-materialization 
of securtties, corporatlzation and demutualization of 
exchanges, settlement through cfearlng corporation, trading 
in of derivatives, etc. Besides, SEBI maintains a constant 
vigil In the market, and in case of any abnonnallty, takes 
appropriate action against the concemed entities. SEBI 
and market participants are undertaking massive 
awareness programmes to educate investors about the 
precautions they need to take while dealing In securities 
and how to seek redressal of their grievances. 

[Eng/ish! 

Review of NREGS 

*134. SHRI HANNAN MOLLAH: 
SHRIMATI JAYAPRADA: 

Will the Minster of RURAL DEVELOPMENT be 
pleased to state: 

(a) the details of the cases of violation of guidelines 
of National Rural Employment Guarantee Scheme 
(NREGS) and the action taken by the Government 
thereon, State-wise; 

(b) the details of the complaints received about 
corruption in Implementation of the scheme and the action 
taken by the Govemment thereon, State-wise; 
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(c) whether the Government has reviewed the 
progress made under NREGS; 

(d) if so, the details of the findings; and 

(e) the instructions issued to various States to 
streamline the performance and to achieve the objectives 
of the schemes? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Cases of 
violation of guidelines and financial irregularities in the 
implementation of NREGA have been reported to the 
Ministry. State-wise details of the cases pending with the 
State Governments alongwlth the action taken thereon by 
the Ministry have been put on the website 
www.nrega.nlc.in under the heading "Complaints". CAG Irl 
its draft report on the performance audit of the 
implementation of NREGA conducted in 68 NREGA 
districts for the year 2006-07 has given its findings in 
this regard. The draft report has been examined In the 
Ministry and has also been shared with all the States. 
States have given their responses to the observations 
made by CAG in the draft report. These have been sent 
to CAG. State responses are in the process of examination 
by CAG for finalisation of the performance audit report of 
NREGA. 

(c) Yes, Sir. Review of the progress of the 
implementation of NREGA is done on regular basis. 
NREGA has been reviewed at the highest level in Prime 
Minister's review meeting on 20.6.2007. Performance 
Review Committee meetings are undertaken by the 
Minister of Rural Development and Secretary (Rural 
Development) from time to time. During the year 2007-
2008, three Regional Review Committee meetings have 
been held to cover review of all States. These were held 
at Bhubaneshwar, Guwahati and Jaipur. A Central 
Employment Guarantee Council was constituted on 
22.9.2006 to review and monitor the implementation of 
the Act. The Council has so far held four meetings and 
reviewed the implementation of NREGA. Members of the 
Council also conduct field visits in various States to 
oversee the progress of the Act. An Executive Committee 
constituted under the Central Council reviewed the 
progress of the Act in its meetings held on 16.8.2007 
and 5.2.08. Review meeting with State Secretaries (Rural 
Development) of all States was held on 18.12.07 in Delhi. 
Meeting of the Performance review Committee was also 
held in Delhi during 16-17 January, 2008. 

Progress of NREGA was also revi'Jwed in the 
interactive session with Members of Parliament held during 
August-September, 2007. National Level MonItors (NLMs) 
and Area Officers of the Ministry visit various districts to 
oversee the progress of the Act. The Area Officers have 
been directed to cover 10 villages during their each visit. 
Vigilance and Monitoring Committees have also been set 
up to review the implementation of the Act. 

(d) The issues that have emerged during these 
reviews relate to (i) timely payment of wages, (ii) timely 
measurement, (iii) regular monitoring and supervision and 
(Iv) record maintenance and grievance redressal. 

(e) States have been instructed to take following 
measures to achieve the objectives and to streamline the 
performance of the Scheme. 

(I) Generating Awareness 

(Ii) Deployment of adequate Staff with the 
implementing agencies and their Training 

(iii) People's Participetion in generating awareness 

(iv) Vigilance and Monitoring 

(v) Transparency 

(vi) MIS 

(vii) Regular reviews. 

Slum Population 

*135. SHRI BADIGA RAMAKRISHNA: 
SHRI NARAHARI MAHATO: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Government has conducted any 
survey regarding the slum population in the cities In the 
country; 

(b) if so, the details thereof; 

(c) whether the Government has introduced any 
scheme for the upliftment of slum population; 

(d) if so, the details thereof; 

(e) the cities included in the above scheme, State-
wise specifically in Andhra Pradesh; and 

(f) the progress achieved so far in this regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The Census of India, 2001 
conducted enumeration of slum population in 640 cities 
and towns with population of 50,000 or more. 
Subsequently, at the request of the Ministry of Housing 
and Urban Poverty Alleviation, the Registrar General of 
India has conducted enumeration of slum population in 
1,103 towns with population between 20,000 and 50,000, 
which reveals that the slum population In the 1,743 cities 
and towns where enumeration took place was 52.4 million. 
For these 1,743 cities and towns, the percentage of slum 
population works out to 23.5 per cent of the total cityl 
town population. The details of findings from slum census 
are enclosed as statement-I. 

(c) and (d) The Government has launched the 
Jawaharlal Nehru National Urban Renewal Mission 

(JNNURM) on December 3, 2005 to address the Issues 
of provision of housing and basic amenities to slum 
dwellers/urban poor, In addition to city-wide infrastructure 
facilities. The Basic Services to the Urban Poor (BSUP) 
component under JNNURM caters to housing and basic 
amenities in 63 Identified cities of national importance. 
Similar problems in other citlealtowns are addressed 
through the Integrated Housing and Slum Development 
Programme (IHSDP). The Mission will be implemented 
over a period of seven years starting from 2005-06. 

(e) and (f) The list of cities included under Basic 
Services to Urban Poor (BSUP), which include Hyderabad, 
Visakhapatnam and Vijayawada in Andhra Pradesh is 
enclosed as Statement-II. As regards IHSDP, it Is upto 
the State Government to identify the citiealtowns to be 
covered. The progress of BSUP and IHSDP so far is 
shown at Statement III and IV respectively. 

Ststement I 

Csnsus of India-200f-$lum Populsh"on 

FigunJs AI A Glance 

Slum population· of 

Item 640 cities! 1103 towns 1743 cities! 
Towns (covered in towns 

(covered at the present (combine 
2001 census survey-vol. II) slum 

vol. I) population 
of 640 + 

1103 towns) 

1 2 3 4 

Population 

Persons 42,578,150 9,793,439 52,371,589 

Males 22,697,218 5,062,006 27,759,224 

Females 19,880,932 4,731,433 24,612,365 

Population (0-6 age group) 

Persons 6,070,951 1,505,905 7,576,856 

Males 3,162,966 781,139. 3,944,105 

Females 2,907,985 724,766 3,632,751 
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2 3 4 

Scheduled Castes Population 

Absolute 7,402,373 2,271,444 9,673,817 

Percentage 17.4 23.2 18.5 

Scheduled Tribes Population 

Absolute 1,017.408 442,882 1,460,290 

Percentage 2.4 4.5 2.8 

Sex Ratio 876 935 887 

Sex Ratio (0-6 age group) 919 928 921 

Literacy rate 

Persons 73.1 68.2 72.2 

Males 80.7 77.5 80.1 

Females 64.4 58.2 63.2 

Work Participation rate 

Persons 32.9 33.6 31.1 

Males 51.3 49.7 51.1 

Females 11.9 16.4 12.8 

Percentage of workers 

Main workers 90.1 85.5 89.3 

Marginal Workers 9.9 14.5 10.7 

Categories of Workers 

Cultivators 0.9 5.6 1.8 

Agricultural Labourers 2.9 16.1 5.4 

Household Industry Workers 5.1 6.7 5.4 

Other Workers 91.1 71.6 87.4 

·Slum population pertains to 26 States and UTs where slum population has been reported In 2001. 
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Slale-wise lisl of identified cilitJlJlutban agg/omsllllions 
(VAs) under Sub-Mission on basic services 10 /he 

utban poor (SSUP) 

Andhra Pradesh 

1. 

2. 

3. 

Hyderabad 

Visakhapatnam 

Vijayawada 

Arunachal Pradesh 

4. Itanagar 

Assam 

5. Guwahati 

Bihar 

6. Patna 

7. Bodh Gaya 

Chhattisgarh 

8. Raipur 

Delhi 

9. Delhi 

Goa 

10. Panaji 

Gujarat 

11. Ahmedabad 

12. Vadodara 

13. Surat 

14. Rajkot 

Haryana 

15. Faridabad 

Himachal Pradesh 

16. Shimla 

Jammu and Kashmir 

17. Jammu 

18. Srinagar 

Jhari<hand 

19. 

20. 

Jamshedpur 

Dhanbad 

21. Ranchi 

Kamataka 

22. Bangalore 

23. Mysore 

Kerala 

24. Cochin 

25. Thiruvananthapuram 

Madhya Pradesh 

26. Bhopal 

27. Jabalpur 

28. Indore 

29. Ujjain 

Maharashtra 

30. Greater Mumbai 

31. Nashik 

32. Pune 

33. Nagpur 

34. Nanded 

Meghalaya 

35. Shlllong 

Manipur 

36. Imphal 

Mizoram 

37. Aizawal 

Nagaland 

38. Kohima 

Orissa 

39. Bhubaneswar 

40. Purl 

80 
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Pondicherry 

41. Pondlcherry 

Punjab 

42. Ludhiana 

43. Amritsar 

Rajasthan 

44. Jaipur 

45. Ajmer-Puahkar 

Tamil Nadu 

46. Chennai 

47. Madurai 

48. Coimbatore 

Tripura 

49. Agartala 

Uttar Pradesh 

50. Lucknow 

51. Varanasl 

52. Agra 

53. Kanpur 

54. Meerut 

55. Allahabad 

56. Mathura 

Uttaranchal 

57. Oehradun 

58. Nainltal 

59. Haridwar 

West Bengal 

60. Kolkata 

61. Aaan801 

Sikkim 

62. Gangtok 

Chandigarh 

63. Chandigarh 

$"''''''ent II' 

Ptr:JgM8S of BSI.JP 6$ on 1.3.2008 

All India 

Andhra Pradesh 

.. 

No. of CltJesITowns Covered 

No. of Projects Approved 

Dwelling Units Approved 

Total Project Cost Approved 

Central Share Commitment 

Central Share Released 

No. of CltiesITowns Covered 

No. of Projects Approved 

Dwelling Units Approved 

Total Project Cost Approved 
Central Share Commitment 

Central Share Released 

58 

251 

7,60,817 

Rs. 16,708.32 Crore 

Rs. 8,383.82 Crore 

Rs. 1,768.59 Crore 

3 

19 

93,995 

Re. 1,707.78 Crore 

Rs. 848.92 Crore 

Rs. 195.72 Crore 

82 
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s.""'ent-iV 

Pn:Jfll'fJSS of IHSDP S$ on 1.3.2008 

All India 

No. of CitiesITowos Covered 

No. of Projects Approved 

Owelling Units Approved 

Total Project Cost Approved 

Central Share Commitment 

Central Share Released 

Andhra Pradesh 

No. of CitiesITowns Covered 

No. of Projects Approved 

Dwelling Units approved 

Total Project Cost Approved 

Central Share Commitment 

Central Share Released 

Metro Rail Projects 

*136. SHRI P.C. THOMAS: 
SHRI P. KARUNAKARAN: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) wt-ether the Govemment proposes to construct 
Metro Rail Projects in many parts of the country; 

(b) if so, the details thereof; and 

.. (c) the efficiency factor of the projects constructed 
I1y·OMRC vis-a-vis similar rail projects in foreign countries? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. J.6.IPAL REDDY): (a) The Govemment of India does 
not plan or initiate action for construction of metro rail 
system in any city in the country. Urban Transport being 

367 

391 

2,44,510 . 

Rs. 3,708.67 Crore 

Rs. 2,691.95 Crore 

Rs. 1,128.38 Crore 

47 

57 

29,257 

Rs. 687.26 Crore 

Rs. 511.12 Crore 

Rs. 255.56 Crore 

a State subject, the proposals for such construction in 
cities originate from the respective State Governments 
and Central financial assistance is extended to such 
proposals on merits in the fonn of groes budgetary support 
or in the fonn of grant under the scheme of Ministry of 
Finance for financial support to the Public Private 
Partnerships in Infrastructure. 

(b) The status of the projects implemented. under 
implementation or included in Annual Plan 2008-09 is 
indicated in the enclosed statement. 

(c) No such assessment has been made by any 
Governmental or other agency. DMRC has informed 
that Delhi Metro MRTS Phase-I was completed 
within the approved estimate of completion time and cost. 
No scale related to efficiency factor is available for 
comparison with other similar metro rail projects in foreign 
countries. ... 
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SI. 
No. 

1. 

2. 

3. 

4. 

5. 

wnWsn AI78W6I11 PHALGUNA 20, 1929 (~ 

Stlltement 

List of pl'rJp(JMls for Msho ptOjtlcts for Delhi lind NCR 

Project 

2 

Delhi MRTS Phase I 
Shahdara-Rithala 

Vishwavidyalaya-Central Secretariat 

Indraprastha-Dwarka 

Dwarka sub-clty (Owarlca-
Dwarlca VI) 

Delhi MRTS Phase II 

Vishva Vidyalaya -
Jahangir Puri 

Central Secretairat -
Qutab Minar 

Shahdara - Dilshad Garden 

Indraprastha - New Ashok Nagar 

Yamuna Bank - Anand Vlhar 
ISBT 

Kirti Nagar - Mundka 
(along with operational 
link to Inderlok) 

Extension of Deihl Metro 
from Ambedkar Nagar In 
Delhi to Sushantlok 
(Gurgaon) 

Extension of Delhi Metro 
from New Ashok Nagar in 
Delhi to NOIDA Sector-32 

High Speed Express Link 
from New Delhi Railway 
Station to IGI Airport 

Length 
(in km) 

3 

65.05 
22.06 

10.84 

25.64 

6.5 

54.675 

6.36 

12.525 

3.09 

8.07 

6.16 

18.47 

14.47 

7.0 

19.2 

Cost 
(Rs. In crore) 

4 

10571 

8605.36 

1581 

827 

3076 

86 

Status 

5 

With the opening o'f 
Barakhamba Road 
Indraprastha line on 
11.11.2006, Phase-I has 
been made fully 
operational. 

Under Implementation 
TargeUCompletion date 

31.10.2009 

30.6.2010 

31.12.2008 

30.8.2009 

31.12,2009 

31.3.2010 

The project is under 
implementation and 
targeted for completion 
by 31.7.2010 

Final approval of the 
project by Government 
on 18.1.2008. Project 
Is targeted for completion 
by 30.6.2009. 

The project is under 
implementation and 
targeted for completion 
In June, 2010. 
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1 

6. 

7. 

8. 

2 

Central Secretariat to 
Badarpur 

- . ~XPI'88II link from IGI 
Airport to Owarka 
Sector-21 

Metro link from Dwarka 
Sector-9 to Sector-21 

MARCH 10, 2008 

3 4 

20.16 40.12 

3.50 793 

2.76 275 + 
81.11 (cost 

of rolling 
stock to be 

met by DMRC) 

88 

5 

The project is under 
Implementation and 
Targeted for completion 
In June, 2010. 

Proposal has been 
approved by Government 
on 18.1.2008. Project 
is targeted for completion 
by September, 2010. 

Proposal has been 
approved by Government 
as a DDA funded project 
on 18.1.2008. Project 
is targeted for completion 
by December, 2009. 

PfOlIItI 01 MRTS propou/$ in Ih6 counfty (0th6r th8n NCR) 

Details of the proposals for 
Rail Systems 

° Bangalore: 

Total length - 33 kms in two corridors 
to be constructed at an estimated 
completion cost Rs. 6395 cr. 

East-West Corridor from Biaya-
Panahalli to Myaore ·Roa~18.1 Km 

North-South Corridor from Yeahwanth-
Pur to R.V. Road Jayanagar - 14.9 Km 

East-West Metro Corridor project 
Kolkata 

Howrah Station to Salt lake Sector V 

Total Length - 13.n kms. 

(8km underground and 5. nkm elevated) 

Estimated completion cost As. 4676 cr. 

Scheduled duration of completion six 
and half years 

Present status 

The approval fo the Central Government 
for the project implementation was 
communicated on 11.5.2006. 

The project is scheduled to be Completed 
in 5 years viz. Dec. 2011. 

The first section of 7 kms will be 
completed In March 2010. 

The State Government has proposed to 
execute the project in the Delhi Metro 
Rail Corporation (DMAC) model viz. 
through a Joint venture Government 
Company of Government of India and the 
State Government. 

The project has been included in the 
Annul Plan 2008-09. 
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[TrsnslllNonj 

Allocation. under Indlr8 Awaa. YoJana 

*137. SHRI AJIT JOGI: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) the allocation of funds made by the Govemment 
under Indira Awaas Yojana (lAY) during each of the last 
three years and in the current year, State-wise/UT-wlae; 

(b) whether the Govemment is releasln~ .. releaHd 
the second Instalment for Indira Awaas Yojana (lAY) to 
1he Statas under the Scheme for the year 2006-07; 

(c) if so, whether such States have spent the amount 
released as first instalment; 

(d) if so, the details thereof indicating the number of 
families provided houses in each State; 

(e) whether the quality of all the accommodation has 
been found to be upto the mark; and 

(f) If 80, the details thereof and if not, the reasons 
therefor ? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (f) Aa per the 
guidelines of the Indira Awa .. Yojana (lAY) Scheme, 
second inatalment of funds is reIe_d only to those 
StatealORDAa who have spent at least 80% of the total 
available funds during the year including tha amount of 
1 at instalment. The Central allocation for the last three 
years and currant year and amount released to various 
StateslUTs as second Instalment of funds under Indira 
Awaas Yojana during the year 2006-07, alongwlth the 
amount utilized by them and the hous" constructed, Is 
given in the enclosed statement. 

Aa per lAY guidelines, the construction of lAY houses 
is done by the beneficiaries themselves with a layout 
and type design of their own choioe. Aa per -All India 
Report on Concurrent Evaluation of Indira Awaas Yojana 
(lAY)· conducted during 1998-1999, 86% of the 
beneficiaries have expressed satisfaction with the 
constructed houses. 

Bmrement 

Year-wise and Stale-wise CS/7/rs/ slloc6/1on dutfng l1l6I IhtrHI yNIS SlId t:UI7fII7l yssr and RtJItMse of StK:ond 
insls/ment, UN/isslion of funds snd housIIs COMInJcIBd eluting 2006-07 untIsr /he /11dIm An..., Yqsns 

(Rs In lakhs) 

SI. No. Name of the CentraJ Allocation Central Release Utilisation of No. of houses 
States !UTs 88 Second funda Conatruc:ted 

inatalment during during 
During 2006-07 2006-07. 2006-07 

~ 2005-06 2006-07 2007-08 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 17981.83 24399.42 25939.14 36027.75 12989.57 33784.76 146403 

2. Arunachal Pradesh 825.98 949.43 1018.88 1395.30 488.87 1023.40 4600 

3. Assam 18584.99 20994.23 22525.46 30853.88 9815.43 36388.67 125441 

4. Bihar 48846.34 72020.72 76565.57 106344.49 35254.49 124880.81 349053 

5. Chhattisgarh 3074.96 3n3.17 4011.28 5571.39 2005.64 5334.44 20818 • 

6. Goa 116.18 150.28 159.n 221.90 55.56 196.06 1115 

7. Gujarat 5167.82 11966.03 12721.14 17668.82 6172.85 15443.63 65195 
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2 3 4 5 6 7 8 9 

8. Haryana 1747.40 1680.04 1786.06 2480.72 8n,39 '007.97 10375 

9. Himachal Pradesh "3.06 592.56 629.95 874.96 311.05 907.53 3317 

10. Jammu and Kashmir 924.74 1840.52 1956.67 2717.88 825.23 2381.15 10667 

11. Jharkhand 14351.50 6423.93 6829.31 9485.48 2207.84 11782.16 67248 

12. Kamataka 9301.41 9400.43 9993.64 13880.51 4455.96 12140.71 49088 

13. KeraIa 5783.87 5227.61 5557.39 "lB.85 2nB.70 7062.58 30817 

14. Madhya Pradesh 10730.71 7504.14 79n,69 11080.48 3887.98 13024.53 64644 

15. Maharashtra 16503.47 14714.56 15643.12 21727.25 7613.02 24612.90 78427 

16. MBnipur 984.63 824.15 884.26 1211.19 213.89 784.14 3460 

17. Meghalaya 1308.47 1436.38 1540.07 2109.47 124.34 1189.73 4163 

18. Mizoram 314.12 305.89 328.20 449.SS 130.17 410.53 2178 

19. Nagaland 844.67 949.84 1019.11 1395.90 137.39 1069.52 8321 

20. Orissa 14478.04 14149.75 15042.66 20893.26 7446.29 21534.98 81345 

21. Punjab 1157.56 2On,71 2208.63 3067.91 401.75 1932.32 8250 

22. Rajasthan 487B.l0 6013.11 8392.58 8878.84 3196.23 9351.73 33397 

23. Sikkim 226.45 181.66 194.91 266.97 97.46 387.85 1554 

24. Taminadu 9030.00 9768.97 10386.44 14424.69 5192.72 20434.91 27919 

25. Tripura 1910.49 1849.42 1984.31 2717.96 921.16 2531.71 10612 

26. Uttar Pradesh 32923.88 32348.75 34390.12 4n65.59 16791.96 42750.32 165489 

27. Uttaranchal 3419.68 1621.n 1724.11 2394.88 852.42 3221.45 17239 

28. West Bengal 19407.12 19518.40 20750.10 28820.51 9630.34 28051.07 128838 

29. Andaman and Nicobar IsIandI 218.73 309.48 328.99 456.94 0.00 12.67 62 

30. Oadra and Nagar Haveli 114.78 51.56 54.82 76.13 0.00 25.92 n 
31. Daman and Diu 47.51 23.07 24.52 34.06 0.00 1.86 8 

32. Lakshadweep 3.72 20.00 21.26 29.54 10.63 34.88 68 

33. Pondicherry 108.59 154.14 163.86 227.59 0.00 45.36 261 

Total 246067.00 273240.00 290753.00 403270.00 134846.35 425342.45 1498367 

.Utliisation Is out 0' total available funds during the year which Includes opening balance, first Installments. second Installments and 
oth!AI misc. receipts, I' any. 
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Addltlonlll Po_r Generation C.paclty 

*138. SHRI SANTOSH GANGWAR: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of POWER be pleased to 
state: 

(a) the details of the total number of power plants 
functioning In the country, the installed capacity and the 
actual power generated therefrom as on date, StatalUnion 
Territory-wise; 

(b) whether the Govemment has chalked out any 
ambitious plan to review the execution work of the on-
going power projects; 

(c) If so, whether the Government proposes to 
constitute any task force to monitor the smooth supply of 
power generation equipments and to improve Generation, 
Transmission and Distribution of power In the country; 
and 

(d) If 80, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) A statement indicating the State-wl8elUnion 
Territory-wise power plants In the country with installed 
capacity as on 31st January, 2008 and the actual 
generation during the period April, 2007 to January, 2008, 
is enclosed. 

(b) For en8uring delivery of accelerated capacity 
addition, the following mechanism has been evolved: 

• Central Electricity Authority (CEA) has a nodal 
officer usoclated wtth each ongoing project 
which continuously monitors the prog/'88S at site 
through frequent visIt8 and continuous interaction. 

• Regular meetings are being organize<1 in Minishy 
of Power with CEA, Central Public Sector 
Undertakings (CPSUs) and other stakeholders 
with a view to review the critical milestones 
8880ciated wtth each on-going project. 

• To strengthen the monitoring mechanism, steps 
have been taken to set up Power Project 
MonitOring Panel (PPMP). 

(c) and (d) In pursuance with decisions taken In the 
Chief Ministers' Conference, held on 28.5.2007 following • 
GrouplSub-Committee/Taak Force have been set up: 

• A Standing Group of Ministers has been 
constituted. 

• A Sub-Committee of the Group of Ministers has 
been constituted under the chairmanship of 
Deputy Chairman, Planning Commission to look 
at financing issues including upgradation of 
transmission and distribution networks. 

• A Task Force on Hydro Development headed by 
Union Minister of Power has been constituted. 

The Central Electricity Authority has constituted a Task 
Force to as8ess the requirement of equipment and 
material and corresponding industries manufacturing these 
materials. 

StII""'en' 

Station-wise and CBtt!JgOty-wistI PoWtJr Gt!Jnt1fBtion .. II .. ProgfBmmtI dufing 2007-08 (Apr. '07 to Jllnullty'08) 

State Sector Category Name of Station Capacity (MW) ApriI'07 to 
(As On 31-()1-oB) January 2008 

Actual (MU) 

2 3 4 5 6 " 
DELHI Central Thermal BADARPUR 720 4487.79 

State Thermal I.P. STATION 247.5 865.86 



95 MARCH 10, 2008 96 

2 3 4 5 8 

RAJGHAT 135 767.91 

I.P. CCPP 282 1063.24 

PRAGATI CCPP 330.4 2061.3 

DELHI 1714.9 9246.1 

DELHI Total 1714.9 9246.1 

HARYANA Central Thermal FARIDABAD CCPP 430 2109.88 

State ThetmII FARIDABAD EXT. 180 807.14 

PANIPAT 1360 8206.79 

YAMUNA NAGAR TPS 300 8.5 

Hydro W.Y. CANAL 62.4 237.27 

HARYANA Thennal 2270 10930.31 

Hydro 62.4 237.27 

HARYANA Total 2332.4 11167.58 

HIMACHAL PRADESH Central Hydro BAlRA SIUL 198 488.07 

BHAKRA 1325 4447.95 

CHAMERA 540 1887.35 

CHAMERA " 300 1308.7 

DEHAR 990 2653.65 

NATHPA JHAKRI 1500 5976.81 

PONG 396 1649.4 

State Hydro ANDHRA 16.95 58.42 

BANER 12 36.9 

BASSI 60 255.04 

BINWA 6 26.32 

GAJ 10.5 39.27 

GHANVI 22.5 71.92 

GIRl BATA 80 162.97 

KHAUlI 12 25.21 

LARJI 126 533.73 
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2 3 4 5 8 

SANJAY BHABA 120 417.45 

THIROT 4.5 7.72 

Private Hydro BASPA 300 1222.56 

MALANA 86 317.8 

HIMACHAL PRADESH Hydro 6085.45 21587.24 

HIMACHAL PRADESH Total 6085.45 21587.24 

JAMMU AND KASHMIR Central Hydro DULHASTI 390 2041.61 

SALAL 690 2959.1 

URI 480 2109.04 

State Thermal PAMPORE GT 175 0 

Hydro BAGLIHAR 0 0 

CHENANI 32.8 5.04 

GANDHARBAL 15 18.03 

KARGIL 3.75 7.35 

LOWER JHELUM 105 342.01 

MOHARA 9 3.32 

PAHALGAM 4.5 0 

SEWA 9 10.11 

STAKNA 4 5.56 

UPPER SINDH 127.6 380.77 

JAMMU AND KASHMIR Thermal 175 0 

Hydro 1870.65 7881.94 

JAMMU AND KASHMIR Total 2045.65 7881.94 

PUNJAB Central Hydro GANGUWAL 83.58 458.34 

KOTLA 84.57 520.56 

State Thermal GHTP (LEH.MOH.) 420 2894.51 

GHTP II LEH.MOH 250 0 

GNDTP (BHATINDA) 440 2567.47 

ROPAR 1260 8174.57 
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Hydro ANANDPUR SAHIB 134 627.67 

MUKERIAN 207 1244.96 

RANJIT SAGAR 600 1389.n 

SHAN AN 110 487.45 

U.B.D.C. 91.35 367.75 

PUNJAB Thermal 2370 13636.55 

Hydro 1310.5 5096.5 

PUNJAB Total 3680.5 18733.05 

RAJASTHAN Central Thermal ANTA CCPP 413 2237.85 

Nuclear R.A.P.S. 740 2069.19 

State Thermal KOTA 1045 6904.83 

SURATGARH 1250 8386.75 

GIRAL TPP 125 143.2 

DHOLPUR CCPP 330 615.44 

RAMGARH CCPP 113.8 331.92 

Hydro ANOOPGARH 9 1.75 

J. SAGAR 99 353.18 

MAHI BAJAJ 140 236.24 

R.P. SAGAR 172 550.6 

RMC MANGROL 6 0 

SURATGARH 4 0 

RAJASTHAN Thermal 3276.8 18619.99 

Nuclear 740 2069.19 

Hydro 430 1141.n 

RAJASTHAN Total 4446.8 21830.95 

UTTAR PRADESH Central DADRI (NCTPP) 840 5974.28 

RIHAND STPS 2000 13797.64 

SINGRAULI STPS 2000 13478.89 
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TANDA 440 2933.43 

UNCHAHAR 1050 7456.47 

AURAIYA CCPP 652 3361.95 

DADAI CCPP 817 4305.06 

Nuclear N.A.P.S. 440 590.67 

State 1hennal ANPARA 1830 9809.68 

HARDUAGANJ B 325 603.32 

OBRA 1482 4409.24 

PANKI 210 830.91 

PARICHHA 640 1934.91 

Hydro E.Y. CANAL 6 4.41 

KHARA 72 225.93 

MATATILLA 30 63.44 

OBRA 99 147.01 

RIHAND 300 354.56 

SHEEnA 0 1.02 

U.G. CANAL 15.6 19.58 

UTIAR PRADESH Thennal 12086 68895.78 

Nuclear 440 590.67 

Hydro 522.6 815.95 

UTIAR PRADESH Total 13048.6 70302.4 

UTIARAKHAND Central Hydro DHAULI GANGA 280 1123.22 

TANAKPUR 120 430.47 

TEHRI ST·1 1000 2239.21 

State Hydro CHIBRO (YAMUNA) 240 682.75 

CHILLA 144 718.11 

DHAKRANI 33.75 135.6 t' 

DHALIPUR 51 190.97 

KHATIMA 41.4 137.42 
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KHODRI 120 320.98 

KULHAl 30 134.72 

MANERI BHALI 90 411.2 

MANERI SHALl II 76 0 

MOHAMADPUR 9.3 30.86 

PATHRI 20.4 75.16 

RAMGANGA 198 150.19 

Private Hydro VISHNU PRAYAG 400 1754.92 

UTTARAKHAND Hydro 2853.85 8535.78 

UTTARAKHAND Total 2853.85 8535.78 

NR Thermal 21892.70 121328.73 

Nuclear 1180.00 2659.86 

Hydro 13135.45 45296.45 

NR Total 36208.15 169285.04 

CHHAmSGARH Central Thermal KORBA STPS 2100 14665.48 

SIPAT STPS 500 0 

State Thermal KORBA ErST V 500 397.37 

KORBA·II 200 1269.63 

KORBA·III 240 1380.79 

KORBA·WEST 840 4969.71 

Hydro GANGREL 10 27.65 

HASDEOBANGO 120 209.86 

SIKASAR 7 2.88 

Private Thermal OP JINDAL 250 0 

Thermal BHILAI IMP 0 0 

CHHATTISGARH Thermal 4630 22682.98 

Hydro 137 240.19 

CHHATTISGARH Total 4767 22923.17 
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GOA Private Thermal GOA GT 48 269.54 

GOA Thennal 48 269.54 

GOA Total 48 269.54 

GWARAT Central Thermal GANDHAR CCPP 648 3227.04 

KAWAS CCPP 644 2869.81 

Nuclear KAKRAPARA 440 1687.5 

State Thermal GANDHI NAGAR 870 4605 

SIKKA REP. 240 1218.73 

UKAI 850 4243.18 

WANAKBORI 1470 8995.83 

AKRIMOTA LlG 250 792.9 

KUTCH LlG. 215 1171.39 

DHUVARAN 220 1087.84 

DHUVARAN CCPP 218.62 888.95 

HAZIRA CCPP 156.1 922.19 

UTRAN CCPP 144 820.33 

Hydro !<ADANA 240 252.51 

S. SAROVAR CHPH 250 251 

S. SAROVAR RBPH 1200 3967.99 

UKAI 305 823.12 

Private Thermal TORR POWER AEC 60 443.28 

TORR POWER SAB. 330 2439.8 

VATWA CCPP 100 494.23 

Thermal SURAT LlG. 250 1531.94 

BARODA CCPP 160 964.02 

ESSAR CCPP 515 1667.54 

PEGUTHAN CCPP 655 3266.02 t· 

SUGEN CCPP 0 0 

Thermal GIPCL. GT IMP 0 954.43 
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GWARAT Thermal 7995.72 42504.45 

Nuclear 440 1687.5 

Hydro 1995 5294.62 

GUJARAT Total 10430.72 49486.57 

MADHYA PRADESH Central Thermal VINDHYACHAL STP 3260 21326.82 

Hydro INDIRA SAGAR 1000 2553.08 

OMKARESHWAR 520 603.7 

State Thermal AMAR KANTAI< 60 100.46 

un AMAR KANTAK EXT 240 770.22 

un SANJAY GANDHI 1340 4650.66 

SATPURA 1142.5 6196.09 
NR 

Hydro BANSAGAR (I) 315 966.49 

BANSAGAR D (1/1) 60 73.53 

NR 
BANSAGAR J (IV) 20 17.24 

CH 
BANSAGAR S (II) 30 57.24 

BARGI 90 373.93 

BIRSINGHPUR 20 40.97 

GANDHI SAGAR 115 434.62 

MADHIKHERA 40 11.49 

PENCH 160 364.71 

RAJGHAT (MP) 45 SO.63 

RANI AVANTI BAI 10 0 

Private Hydro TAWA 13.5 0 

MADHYA PRADESH Thermal 6042.5 33044.25 

Hydro 2438.5 5547.63 

MADHYA PRADESH Total 8481 38591.88 
0 

MAHARASHTRA Central Thermal R. GIRl CCPP II 740 2715.07 

R. GIRICCPP III 740 1097.88 
CI 

Nuclear TARAPUR 1400 6201.05 
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State Thermal BHUSAWAL 475 2673.94 

CHANDRAPUR 2340 13029.39 

KHAPARKHEOA II 840 5278.18 

KORADI 1040 5265 

NASIK 880 5172.2 

NEW PARU 250 888.2 

PARAS 55 278.32 

PARAS EXP. 250 107.48 

PARU 670 3452.25 

URAN CCPP 912 3102.84 

Hydro BHATGARH 16 63.1 

BHATSA 15 86.13 

BHIRA TAIL RACE 80 76.56 

DHOM 2 7.72 

DIMBHE 5 14.52 

DUDH GANGA 24 67.63 

ELDARI 22.5 28.5 

KANHER 4 10.63 

KHARGVASLA (VAR) 8 27.39 

KOYNA 1960 3178.85 

KVASLA (PANSHET) 8 35.07 

MANIKDOH 6 8.42 

PAITHON 12 17.49 

PAWANA 10 14.55 

RADHANAGRI 4.8 9.29 

SURYA 6 10.11 

TILLARI 60 103.98 

UJJAINI 12 40.26 

VAITARNA 61.5 130.02 
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VEER 9 44.75 

WARNA 16 59.64 

Private DAHANU 500 3714.05 

TROMBAY 1150 7225.86 

TROMBAY CCPP 180 1094.69 

Hydro BHANDARDHARA 44 117.62 

SHIRA 150 328.5 

BHIRA PSS 150 520.15 

BHIVPURI 72 227.27 

KHOPOLI 72 223.21 

MAHARASHTRA Thermal 11022 55095.35 

Nuclear 1400 6201.05 

Hydro 2829.8 5451.36 

MAHARASHTRA Total 15251.8 66747.76 

WR Thermal 29738.22 153596.57 

Nuclear 1840.00 7888.55 

Hydro 7400.30 16533.80 

WR Total 38978.52 178018.92 

ANDHRA PRADESH Central Thennal RAMAGUNDEM STPS 2800 16879.59 

SIMHADRI 1000 6330.96 

State Thermal Dr. N. TATA RAO 1260 7938.07 

KOTHAGUDEM 680 4158.15 

KOTHAGUDEM NEW 500 3289.24 

RAMAGUNDEM • B 62.5 418.08 

RAYALASEEMA 840 3433.51 

VUESWARAN CCPP 272 870.3 

Hydro DONKARAYI 25 104.89 

HAMPI 38 72.65 

LOWER SILERU 480 1016.26 
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MACHKUND 114.75 3n.61 

NAGARJUN SGR L 60 100.48 

NAGARJUN SGR R 90 206.23 

NAGARJUNA SAGAR 810 2086.04 

NIZAM SAGAR 10 5.42 

PENNA AHOBELAM 20 2.61 

POCHAMPAD 27 51.22 

PRIYADARSHNI 0 0 

SINGUR 15 2.93 

SMAll HYDRO 15 15.n 

SRISAILAM no 1898.55 

SRISAILAM LB 900 2269.85 

T.B. DAM 36 123.21 

UPPER SILERU 240 398.13 

Private Hydro GUNTUR 3.75 0 

Thermal GAUTAMI CCPP 0 0 

GODAVARI CCPP 208 1233.89 

JEGURUPADU CCPP 455.4 1090.65 

KONASEEMA CCPP 0 0 

KONDAPALLI CCPP 350 1906.22 

PEDDAPURAM CCPP 220 966.27 

VEMAGIRI CCPP 370 0 

LVS POWER 00 36.8 0 

ANDHRA PRADESH Thermal 8854.7 48514.Y3 

Hydro 3632.5 8731.85 

ANDHRA PRADESH Total 12487.2 57246.78 

KARNATAKA Central Nuclear KAIGA 860 2248.01 

State Thermal BELLARY TPP 500 0 " 

RAICHUR 1470 8882.1 

YELHANKA (00) 127.92 165.74 



115 MARCH 10, 2008 116 

2 3 4 5 6 

Hydro AlMATTIDPH 290 636.57 

BHADRA 39.2 45.83 

GERUSUPPA 240 550.01 

GHAT PRABHA 32 108.65 

JOG 139.2 252.18 

KADRA 150 367.82 

KALINADI 855 2537.55 

KALiNADI SUPA 100 406.94 

KOOASALI 120 332.98 

LlGANAMAKKI 55 269.47 

MALLARPUR 9 0 

MANIDPH 9 30.21 

MUNIRABAD 27 93.26 

SHARAVATHY 1006.2 4n8.45 

SHIMSAPURA 17.2 59.22 

SIVASAMUNDRUM 42 251.11 

VARAHI 230 1129.69 

Private Thermal TORANGALLU 260 1194.33 

TANIR BAVI CCPP 220 321.74 

BELGAUM DG 81.3 157.73 

BEUARY DG 25.2 44.08 

Hydro CHAYADEVI 25 51.83 

HARANGI 3 33.88 

MADHAVAMANTR1 4.5 14.56 

MANDAGERE 3.5 7.82 

NARAYAN PUR 11.6 43.11 

NERIA 9 19.57 

SHAHPUR 6.6 14.64 

SHIVPURA 18 56.46 
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KARNATAKA Thermal 2684.42 10765.72 

Nuclear 660 2248.01 

Hydro 3448 12081.61 

KARNATAKA Total 6792.42 25105.34 

KERAlA Central Thermal R. GANDHI CCPP 350 1366.45 

State Thermal BRAMHAPURAM OG 106.6 70.17 

KOJIKODE DG 128 188.22 

Hydro CHEMBUKADAVU 6.5 9.29 

IDAMALAYAR 75 427.82 

IDUKKI 780 2702.16 

KAKKAD 50 207.n 

KALlAOA 15 56.62 

KUTTIADI 125 sn.27 

LOWER PERIYAR 180 644.33 

MADHUPATTY 2 3.29 

MALANKARA 10.5 32.49 

NARIMANGLAM 45 284.13 

PALLIVASAL 37.5 193.78 

PANNIAR 30 82.14 

PEPPARA 3 9.89 

PORINGALKUTTU 32 151.2 

PORINGALKUTTU L 16 49.02 

SABARIGIRI 300 1272.53 

SENGULAM 48 144.03 

SHOLAYAR 54 213.49 

URUMI 6.2 13.n 

Private COCHIN CCPP 174 240.13 
,. 

KASARGODE DG 21.84 32.28 

Hydro KUTHUNGAl 21 55.16 

MANIYAR 10 35.31 
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KERAlA Thermal 780.44 1897.25 

Hydro 1846.7 7165.39 

KERAlA Tot8J 2627.14 9062.64 

LAKSHADWEEP State Thermal LAKSHAOWEEP DG 9.97 24 

LAKSHADWEEP Thermal 9.97 24 

LAKSHADWEEP Total 9.97 24 

PUOUCHERRY State Thermal KARAIKAL CCPP 32.5 232.26 

PUOUCHERRY Thermal 32.5 232.26 

PUDUCHERRY Total 32.5 232.26 

TAMIL NADU Central Thermal NEYVELI FST EXT 420 2655.16 

NEYVELI ST I 600 2937.04 

NEYVEU ST II 1470 8747.44 

Nuclear M.A.P.P. 440 1426.18 

State ThermaJ ENNORE 450 15n.36 

METTUR 840 5510.44 

NORTH CHENNAI 630 3755.17 

TUTICORIN 10SO 6562.08 

KOVIKAlPAL CCPP 107 548.25 

KUTTALAM CCPP 100 0 

NARIMAN GT 10 0 

VAlUTHUR CCPP 94 484.26 

BASIN BRIDGE GT 120 SO.53 

Hydro ALIYAR 60 176.24 

BHAWANI KATTAL 30 101.3 

KADAMPARI 400 414.69 

KOOAYAR 100 235.2 

KUNDAH 555 1816.98 

LOWER BHAVANI 16 69.01 

LOWER METTUR 120 355.5 
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METTUR DAM 40 14B.n 

METTUR TUNNEL 200 58327 

MOYAR 36 156.51 

PAPANASAM 28 122.85 

PARSEN'S VALLEY 30 43.1 

PERIYAR 140 234."6 

PYKARA 69.95 139.49 

PYKARA DAM 2 6.49 

PYKARA UlT. 150 432.05 

SARKARPATHY 30 119.48 

SATHNUR DAM 7.5 0.01 

SERVALAR 20 43.66 

SHOLAYAR 95 397.75 

SURULlYAR 35 110.13 

VAIGAI 6 19.71 

Private Thermal NEYVELI TPS(Z) 250 1507.3 

KARUPPUR CCPP 119.8 715.89 

P. NAllUR CCPP 330.5 1746.52 

VALNlrARVY CCPP 52.8 292.15 

B. BRIDGE D.G 200 906.3 

SAMAlPATTI DG 105.7 400.07 

SAMAYANAllUR DG 106 388.16 

TAMil NADU Thermal 7055.8 38783.92 

Nuclear 440 1426.18 

Hydro 2170.45 5726.45 

TAMil NADU Total 9666.25 45936.55 

SR Thermal 19417.83 100218.08 

Nuclear 1100.00 3674.19 • 
" 

Hydro 11097.65 33715.30 

SR Total 31615.48 137607.57 
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ANDAMAN AND State Thenna! AND. NICOBAR DG 40.05 70.29 
NICOBAR 

Hydro KALPONG 5.25 6.16 

Private Thermal BAMBOOFLAT DG 20 92.92 

ANDAMAN AND Thermal 60.05 163.21 
NICOBAR 

Hydro 5.25 6.16 

ANDAMAN AND NICOBAR Total 65.3 169.37 

BIHAR Centrll Thermal KAHALGAON 1340 5577.48 

State Thermal BARAUNI 320 79.23 

MUZAFFAR PUR 220 1.39 

Hydro E.G. CANAl 15 15.17 

KOSI 20 8.28 

SONE EAST CANAL 3.3 6.55 

SONE WEST CANAl 6.6 13.49 

BIHAR Thermal 1880 5658.1 

Hydro 44.9 43.49 

BIHAR Total 1924.9 5701.59 

JHARKHANO Central ThennaI BOKARO B 630 3248.82 

CHANDRAPURA 750 2002.66 

MAITHON GT 90 0 

Hydro PANCHET 60 198.09 

TILLAYA 4 17.95 

State Thermal PATRATU 840 547.49 

TENUGHAT 420 1578.24 

Hydro SUBERNREKHA 130 205.95 

Private Thermal JOJOBERA 360 1n6.57 

JHARKHAND Thermal 3090 9153.78 

Hydro 214 421.99 

JHARKHAND Total 3304 9575.n 
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ORISSA Central Thermll TALCHER 470 2835.21 

TALCHER STPS 3000 20412.8 

Stale ThermaJ IB VALLEY 420 2462.75 

Hydro BAUMELA 435 1601.71 

HIRAKUD 331.5 916.64 

INDRAVATI 600 2553.34 

RENGALI 250 947.01 

UPPER KOLAB 320 9n.23 

Private ICClIMP 0 257.3 

NALCO IMP 0 250.11 

ORISSA Thermal 3890 26218.17 

Hydro 1936.5 6995.93 

ORISSA Total 5826.5 33214.1 

SIKKIM Central Hydro RANG IT 60 310.22 

State Thermal GANGTOK DG 4 0.07 

RANIPOOL DG 0 

Hydro L. LAGVAP 12 31.61 

MOVANCHU 4 7.11 

RONGLI 0 0 

SMALL HYDRO 8 2.6 

U. RONGCHU 8 2.63 

SIKKIM Thermal 5 0.07 

Hydro 92 354.17 

SIKKIM Total 97 354.24 

WEST BENGAL Central Thermal DURGAPUR 340 1343.04 

FARAKKA STPS 1600 9662.23 

MEJIA 1340 5513.07 • " 
Hydro MAITHON 60 189.23 

TEESTA V 0 0 
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State Thermal BAKRESWAR 840 4180.15 

BANDEL 450 1756.14 

D.P.L. 895 1192.43 

KOLAGHAT 1260 6505.42 

SAGARDIGHI TPP 300 0 

SANTALDIH 730 1293.97 

HALDIA GT 40 0 

KASBA GT 40 0 

SIUGURI GT 20 0 

Hydro JALDHAKA 35 116.55 

MASSANJORE 4 0 

PURULIA PSS 900 266.33 

RAMMAM 50 192.75 

TEESTA 67.5 49.85 

Private Thermal BUDGE BUDGE 500 3654.85 

NEWCOSSIPORE 160 415.8 

SOUTHERN REPL. 135 963.24 

TlTAGARH 240 1638.52 

Thermal CHINAKURI 20 102.73 

DISHERGARH 14.2 37.64 

WEST BENGAL Thermal 8724.2 38259.23 

Hydro 1116.5 814.71 

WEST BENGAL Total 9840.7 39073.94 

ER Thermal 1764925 79452.56 

Hydro 3409.15 8636.45 

ER Total 21058.40 88089.01 

ARUNACHAL PRADESH Central Hydro RANGANADI 405 1424.91 

State Hydro NURANG 6 4.96 

TAGO 4.5 4.19 
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ARUNACHAL PRADESH Hydro 415.5 1434.06 

ARUNACHAL PRADESH Total 415.5 1434.06 

ASSAM Central Thermal KATHALGURf CCPP 291 1427.56 

Hydro KOPILf 225 964.9 

State Thermal BONGAfGAON 240 0 

CHANDRAPUR 60 0 

LAXWA GT 120 403.52 

MOBILE GT 21 0 

NAMRUP GT 81.5 263.35 

NAMRUP ST 30 79.97 

NAMRUP WHP 22 68.n 

Hydro KARBI LANGPI 100 469.17 

Private Thermal DLF ASSAM GT 24.5 78.n 

ASSAM Thermal 890 2321.94 

Hydro 325 1434.07 

ASSAM Total 1215 3756.01 

MANIPUR Central Hydro LOKTAK 90 540.69 

State Thermal LEIMAKHONG DG 36 0 

MANIPUR Thermal 36 0 

Hydro 90 540.69 

MANIPUR Total 126 540.69 

MEGHALAYA Central Hydro KHONDONG 50 216.14 

State Hydro KYREDEMKULAI 60 131.32 

UMIAM 114 427.6 

UMTRU 11.2 42.49 

MEGHALAYA Hydro 235.2 817.55 

MEGHALAYA Total 235.2 817.55 

M1ZORAM State Thermal BAIRABI DO 22.92 2.45 

MIZORAM Thermal 22.92 2.45 

MIZORAM Total 22.92 2.45 
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Shortage of Ten Rupee Note. 

*139. SHRI SHISHUPAl N. PATlE: 
SHRI GIRDHARI LAl BHARGAVA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has found shortage of 

ten rupees notes due to its soiling and mutilation; 

(b) whether the Govemment is contemplating to issue 
coins of ten rupees denomination to make up for the 
shortage; and 

4 

DOYANG 

LlKIM RO 

AGARTAlA GT 

BARAMURA GT 

ROKHIA GT 

GUMTI 

5 

75 

24 

99 

99 

84 

37.5 

90 

15 

211.5 

15 

226.5 

1180.42 

1179.70 

2340.12 

0 

89858.42 

4120.00 

36222.25 

0.00 

130200.67 

6 

254.32 

94.92 

349.24 

349.24 

548.9 

135.95 

348.93 

30.38 

1033.78 

30.38 

1064.16 

3358.17 

4605.99 

7964.16 

5063.95 

457954.11 

14222.60 

108787.99 

5063.95 

586028.65 

(c) the value of coins of ten rupees denomination 
proposed to be issued during the current year? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) The Government has 
decided to introduce coin of Rs. 10 denomination in view 
of the lower circulation life of lower denomination bank 
notes. 

(c) RBI has given indent for 100 million pieces of 
As. 101- coin for minting for financial year 2008-09. The 
value of Rs. 101- coins minted during 2008-09 will be Rs. 
100 crore. No Rs. 101- coins are to be issued during the 
current financial year 2007-08. 



133 PHALGUNA 20, 1929 (SBks) to Ousstions 134 

/English} 

OpenIng of Sank Accounte by VIllage Labourer. 

*140. SHRI RANEN BARMAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether attention of the Govemment has been 
drawn towards a survey by Invest Indian Market Solutions 
Dataworks regarding the functioning of the banks in 
villages where only 38 per cent of the labourers have 
bank accounts; 

(b) if so, the facts of the matter; 

(c) whether the Govemment is aware that the Bank 
Officers are discouraging village labourers from opening 
the accounts; 

(d) if so, the reasons therefor; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (8) The 2007 Edition of "Indian 
Retail Finance Markets" is co produced by Invest India 
Market Solutions (IIMS) Dataworks and CNBC TV 18 and 
is a private initiative and has been recently received. 
This report states that it is designed to Inform, assist and 
support the business operations of retail finance providers 
in India, and those that regulate their activities. The 2007 
Edition of Indian Retail Finance Markets is drawn from 
the findings of the Invest India Incomes and Savings 
Survey 2007 that was completed In June 2007. This 
survey. is based on interviews with 100,000 respondents 
aged 18 to 59 years with cash incomes and supported 
by a household listing sample of one million. Regarding 
the bank account coverage In rural India, the report states 
that though the coverage is "admittedly low at 38% but 
given the nature of the rural economy and the low 
remuneration patterns among the rural workers, this is a 
creditable performance". Rural bank customers also 
represent 70 percent of all rural workers with savings, 
with the iequivalent percentage for the nation standing at 
77 per cent. The :eport also highlights that the "bank 
account coverage of the rural population with incomes at 
or above the national average has already reached 82.9 
per cenr. 

As reported by RBI, Scheduled Commercial Banks 
(SCBs) as on March 2006 had a total of 48.51 crore 
accounts, of which 13.96 crore were rural accounts. As 
on June 30, 2007 there were a total of 71,781 commercial 
bank branches in the country of which 30,633 are rural 
branches (42.7 per cent). 

In order to facilitate opening of bank accounts by 
sections of the population in rural areas, including village 
labourers, the Reserve Bank of India (RBI) has taken 
several initiatives to encourage banks to aUgn their policies 
in order to achieve the objective of financial inclusion. In 
this regard, on November 11, 2005, RBI issued a circular 
to all sces advising them to make available basic banking 
'ne-frilis' accounts either with nil or very low minimum 
balances as well as charges that would make such 
accounts affordable. The other specific Initiatives taken by 
RBI for increasing bank transaction in villages include: 
pilot projects for utilizing smart cards/mobile technology 
to Increase barnes' outreach; permission given to banks 
to utilize the services of non-governmental organizational 
self-help groups, micro-finance institutions (other than Non-
bank Financial Companies) and other civil society 
organizations as intermediaries in providing financial and 
banking services; policy initiatives to facilitate diversification 
of business operation of regional rural banks into new 
areas; agreements between banks and postal authorities 
for using post offices as business correspondents; 
constitution of State-specific Working Groups to explore 
possibilities of greater financial Inclusion. 

In December 2005, the National Pilot Project for 
achieving 100 per cent Financial Inclusion was initiated 
in Pondicherry. As per RBI data, as on December 31, 
2007 Public sector banks; Private banks and Foreign 
banks had together opened 1,26,17,397 'no frills' accounts. 
In April 2006, RBI advised all State Level Bankers' 
Committee (SLBC) convenor banks to initiate action for 
Identifying at least one district in their respective Statel 
UT for 100 percent financial inclusion. Out of 277 districts 
identified, 68 districts have achieved 100% financial 
inclusion as on 20.02.2008. The States of Himachal 
Pradesh and Kerala have achieved 100% financial 
inclusion apart from the Union Territories of Puducherry, 
Daman & Diu and Dadra & Nagar Havel!. • , 

The final report of the Committee on Financial 
Inclusion has been received. In the Budget Speech of 
2008-09, the Finance Minister has indicated that: 
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(a) Commercial Banks, including RRBs, will be 
advised to: 

(i) add at least 250 rural household accounts every 
year at each of their rural and semi-urban 
branches; and 

(ii) individuals such as retired bank officers, ex-
servicemen etc., to be appointed as Business 
Facilitator or Business Correspondent or Credit 
Counsellor. 

(b) Banks will be encouraged to embrace the 
concept of Total Financial Inclusion. Government 
will request all scheduled commercial banks to 
follow the example set by some public sector 
banks and meet the entire credit requirements 
of SHG members, namely, (i) income generation 
activities, (ii) social needs like housing, education, 
marriage etc. and (iii) debt swapping. 

These steps are expected to increasingly bring the 
financially excluded populace, including village labourers, 
into the fold of the formal banking system. 

Broadband Speed by MTNL and BSNL 

*147. SHRI REWATI RAMAN SINGH: WiH the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the service providers of broadband 
services including Mahanagar Telephone Nigam Limited 
(MTNL) and Bharat Sanchar Nigam Limited (BSNL) are 
not giving the declared broadband speed to the 
subscribers; 

(b) if so, the reasons therefor; and 

(c) the action proposed to be taken by the 
Government is this regard? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and 
(b) As per Ouality of Service (OoS) parameters prescribed 
by Telecom Regulatory AuthOrity of India (TRAI), the 
service provider has to ensure that the download speed 
of Broadband connection from the Point of Presence (PoP) 
of the service provider to user is greater than 80% of 
the subscribed speed. TRAI has reported that as per the 
quarterly performance monitOring report submitted by the 
broadband service providers, including MTNL and BSNL, 
for the quarter ending 30.9.2007, all the major broadband 
service providers including MTNL and BSNL have met 
the benchmark. 

(c) Does not arise in view of (a) and (b) above. 

[Translation] 

Dlatrlbutlon of Foodgrllna 

*148. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of CONSUMER AFFAiRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether some States have failed to distribute 
foodgrains to Below Poverty Une families urder the 
Targeted Public Distribution System and Antyodaya Anna 
Yojana during the last three years and in the current 
year; 

(b) if so, the details thereof and reasons therefor; 

(c) whether any enquiry has been conducted in this 
regard; 

(d) if so, the details and outcome thereof alongwith 
the present legal provisions for conducting such an 
enquiry; and 

(e) the remedial steps taken and success achieved 
by the Government in this matter? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
D,STRIBUTION (SHRI SHARAD PAWAR): (a) to (e) TPDS 
Is operated under joint responsibility of the Government 
of India and StatelUT Governments. The Government of 
India carries out procurement of foodgrains for the TPDS, 
their storage, transportation and allocation to the Statel 
UT Govemments. The responsibility for identification of 
eligible BPL and MY families within the respective number 
of BPL households estimated by the Planning Commission 
and issuance of ration cards to them, allocation of 
foodgralns within the StatelUT and proper distribution of 
allocated TPDS foodgrains to eligible families through fair 
price shops rests with StatelUT Governments. 

For ensuring availability and distribution of essential 
commodities to targeted families, the Government issued 
the Public Distribution System (Control) Order, 2001. As 
provided under it, State and UT Governments are 
mandated to ensure that the commodities (foodgrains etc.) 
allocated under the TPDS reach the targeted 'ami/les 
and no leakages/diversions take place. The States and 
UT Governments, are competent to take action under 
Essential Commodities Act, 1955 against those indulging 
in malpractices in TPDS. 
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Under the PDS (Control) Order, 2001, the Central 
Government is empowered to issue required directions to 
State/UT Governments for execution of provisions of this 
Order. 

Complaints of malpractices in functioning of TPDS 
received by Central Govemment from time to time are 
sent to the concerned State Governments/UT 
Administrations directing them to get the complaints 
enquired into and take necessary remedial action as per 
law since the State Governments and their officials have 
all the necessary powers to take such remedial action. 

Allocation and offtake of foodgrains (Rice and Wheat) 
to Below Poverty Line and Antyodaya Anna Yojana under 
Targeted Public Distribution System during last three years 
as well as in current year (upto December 2007) are 
enclosed as Statements I to IV. 

Offtake of foodgrains under TPDS for BPL and AAY 
categories in some States/UTs has been less than the 
allocation made. Different reasons may contribute to low 
offtake of foodgrains in various States/UTs such as local 
production and higher seasonal availability of foodgrains, 
availability of foodgrains as part of wages under SGRY, 
resources crunch faced by States/UTs, narrow difference 
between prevalent market prices and issue prices under 
Targeted Public Distribution System (TPDS) during harvest 
seasons, local food preferences of people, etc. 

Review of the functioning of the Targeted Public 
Distribution System (TPDS) to improve its efficiency, 
accountability and effectiveness is an ongoing process. 
For strengthening the TPDS, the Govemment has taken 
a series of measures. The Government got TPDS 
evaluated by Programme Evaluation Organization (PEO) 
of Planning Commission and by ORG Marg. Their reports 

received in 2005 reported that there were diversions/ 
leakages of foodgrains, inclusion and exclusion errors in 
identifying targeted beneficiaries and operations of Fair 
Price Shops (FPS) were not functionally viable. 

By conSidering the shortcomings mentioned in the 
evaluation reports, to strengthen the TPDS, including 
curbing of leakages of diversions, a Nine-Point Action 
Plan was formulated in 2006. Details of this Action Plan 
are enclosed as statement-V. This is being implemented 
by State Governments/UT Administrations. Its 
implementation is being monitored by the Central 
Govemment. The State GovemmentslUT Administrations 
have been directed to take stringent measures to eliminate 
leakages and diversions of the TPDS commodities and 
other malpractices. Implementation of the Action Plan by 
State and UT Govemments has led to Improvement in 
functioning of TPDS. 

Additionally. concurrent evaluation of TPDS has been 
taken up in 26 States/UTs through NCAER and IIPA, 
New Delhi. 

To make functioning of the TPDS more transparent, 
a revised Citizens' Charter has also been issued in July, 
2007 for adoption and implementation by State 
GovemmentslUT Administrations. This has facilitated use 
by citizens of provisions of Right to Information (RTI) Act, 
2005 in relation to functioning of TPDS. 

Further, to ensure that TPDS foodgrains reach the 
targeted families and to minimize scope for their diversion, 
training programmes for TPDS functionaries and 
awareness campaign for TPDS beneficiaries are being 
taken up. Computerization of TPDS has been initiated. 
Use of new technologies such as Global Positioning 
System is being piloted. Revised policy on distribution of 
wheat flour under TPDS has also been issued. 

Allocstion and Ofhske of Ric8 & Whesl dun'ng 2004-2005 (P) und8r TPOS (BPL & AA Y CSl8gon'ss) 

(In '000 Tonnes) 

SI.No. StatealUTs Allotment Offtake 

BPL MY Total BPL AAY Total 

2 3 4 5 6 7 8 t' 

1. Andhra Pradesh 1,230.13 476.248 1,706.38 1261.816 456.115 1,717.93 

2. Arunachal Pradesh 31.68 9.816 41.50 31.61 8.661 40.27 
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2 3 4 5 6 7 8 

3. Assam 650.434 150.086 800.52 623.762 139.178 762.94 

4. Bihar 2,219.18 420 2,639.18 809.91 382.079 1,191.99 

5. Chhattisgarh 586.835 200.997 787.63 558.72 180.399 737.12 

6 . Delhi 155.27 16.51 171.78 148.735 13.984 162.72 . 
7. Goa 11.848 4.112 15.98 0 5.04 5.04 

8. Gujarat 718.567 167.081 883.65 556.091 114.301 670.39 

9. Haryana 257.04 71.532 328.57 217.587 85.097 282.68 

10. Himachal Pradesh 134.818 44.116 178.93 118.553 41.755 160.31 

11. Jammu and Kashmir 243.008 68.076 309.08 235.598 43.508 279.11 

12. Jhartmand 801.112 204.38 1,005.49 365.914 167.666 533.68 

13. Kamataka 987.813 326.463 1,314.28 972.701 300.882 1,273.58 

14. Kerala 487.048 185.56 852.61 493.84 156.714 650.35 

15. Madhya Pradesh 1,326.22 406.254 1,732.48 1225.005 380.325 1,805.33 

16. Maharashtra 2,069.84 674.467 2,744.30 1773.019 598.26 2,371.28 

17. Manipur 44.084 11.93 56.01 29.035 8.631 37.67 

18. Meghalaya 60.152 16.708 76.86 60.389 16.119 76.51 

19. Mizoram 21.241 7.439 28.68 21.844 7.098 28.74 

20. Nagaland 39.629 12.551 62.08 42.787 11.922 54.71 

21. Orissa 1,436.09 260.604 1,698.69 1141.878 240.04 1,381.92 

22. Punjab 166.416 30.12 198.54 110.963 22.766 133.75 

23. Rajasthan 708.868 251.672 980.54 651.375 230.951 882.33 

24. Sikkim 14.076 4.184 18.24 14.022 4.058 18.08 

25. Tamil Nadu 1,808.37 434.011 2,042.38 1665.081 424.791 2,089.87 

26. Tripura 100.929 22.971 123.90 104.87 21.376 126.05 

27. Uttar Pradesh 3,316.04 1,169.14 4,485.18 2m.114 1126.056 3,903.17 

28. Uttaranchal 177.12 32.052 209.17 178.697 41.62 220.32 

29. West Bengal 1,618.95 391.595 2,010.54 1259.8 260.473 1,520.27 

30. Andaman and Nicobar Islands 7.43 1.8 9.23 0.887 0 0.89 

31. Chandigarh 8.748 0.888 9.84 0.17 0.191 0.36 
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2 3 4 5 6 7 8 

32. Dadra and Nagar Haveli 5.544 1.176 6.72 0 0 0.00 

33. Daman and Diu 1.428 0.252 1.88 0 0 0.00 

34. Lakshadweep 0.372 0.168 0.64 0 0 0.00 

35. Pondicheny 28.238 6.874 35.11 2.62 1.235 3.86 

Total 21,272.26 6,059.81 27,332.07 17,451.81 5,471.29 22,923.10 

sm,.",.", II 
Altoc.lion .nd OIfIllks of RicB & WhNt diJring 2005-2006 (P) lJndBr TPDS (SPL & AA r cs/tJgtJfMs) 

(In '000 Tonnes) 

SI.No. StateslUTs Allotment Offtake 
BPL MY Total BPL MY Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1,086.13 620.247 1,706.38 1101.87 608.56 1,710.43 

2. Arunachal Pradesh 28.56 12.938 41.50 25.52 12.4 37.92 

3. Assam 625.416 175.104 800.52 595.48 181.09 776.57 

4. Bihar 2,166.65 472.533 2,639.18 672.Q1 421.06 1,093.07 

5. Chhattisgarh 532.812 254.82 787.63 536.803 229.189 765.99 

6. Delhi 148.464 23.316 171.78 145.19 22.15 167.34 

7. Goa 10.221 5.739 15.96 3.804 2.447 6.25 

8. Gujarat 618.063 258.785 876.85 471.11 192.34 863.45 

9. Haryana 242.516 86.056 328.57 195.25 76.69 272.14 

10. Himachal Pradesh 116.648 62.284 178.93 95.56 55.6 151.16 

11. Jammu and Kashmir 220.335 88.749 309.08 225.77 73.09 298.66 

12. Jharkhand 700.224 305.268 1,005.49 380.91 262.63 663.54 

13. Kamataka 876.317 407.752 1,284.07 875.69 378.35 1,254.04 

14. Karala 445.56 207.088 652.65 436.973 200.722 637.70 

15. Madhya Pradesh 1,195.32 534.141 1,729.46 1217.046 509.58 1,726.63 ,-

16. Maharashtra 1,914.47 829.836 2,744.30 1647.21 736.41 2,383.62 

17. Manipur 37.78 21.864 59.64 33.93 13.96 47.89 
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2 3 4 5 6 7 8 

18. Meghalaya 53.568 23.292 76.86 54.7 22.72 n.42 

19. Mizoram 18.279 10.401 28.68 17.65 10.01 27.66 

20. Nagaland 35.817 16.263 52.08 35.61 16.44 52.05 

21. Orissa 1,261.91 434.785 1,696.69 797.408 450.493 1,247.90 

22. Punjab 164.061 32.489 198.54 71.11 18.24 89.35 

23. Rajasthan 593.382 340.018 933.40 469.57 300.57 nO.14 

24. Sikkim 14.076 4.164 18.24 14.05 4.32 18.37 

25. Tamil Nadu 1,397.70 644.679 2,042.38 1391.6 657.83 2,049.23 

26. Tripura 95.364 28.536 123.90 92.n 28.53 121.30 

27. Uttar Pradesh 2,945.11 1,539.69 4,484.79 2560.263 1438.289 3,998.55 

28. Uttaranchal 162.413 46.759 209.17 166.282 34.615 200.90 

29. West Bengal 1,447.97 562.571 2,010.54 1294.459 454.3 1,748.76 

30. Andaman and Nlcobar Islands 7.428 1.8 9.23 1.81 0.53 2.34 

31. Chandlgarh 8.748 0.888 9.64 0 0 0.00 

32. Dadra and Nagar Haveli 5.192 1.528 6.72 1.67 0.72 2.39 

33. Daman and Diu 1.236 0.444 1.68 0.44 0.22 0.66 

34. Lakshadweep 0.372 0.168 0.54 0.47 0.33 0.80 

35. Pondicheny 22.862 12.25 35.11 12.53 7.91 20.44 

Total 19,200.96 8,067.22 27,268.18 15,642.52 7,442.34 23,084.85 

Statement "' 
Allocation and OfIIJIIrB of R~ & Whslll during 2006-2007 (P) UndB, TPo.S (BPL & MY CII/IJgoriSS) 

(In '000 Tonnes) 

51. No. StateslUTs Allotment Offtake 

BPL MY Total BPL MY Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1,052.05 654.288 1,706.38 1054.631 858.771 1,711.40 

2. Arunachal Pradesh 25.524 15.972 41.50 16.264 9.069 25.33 

3. Assam 476.7 294.216 nO.92 479.337 272.045 751.38 
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2 3 4 5 6 7 8 

4. BIhar 2,019.01 662.091 2,681.10 448.589 566.332 1,014.92 

5. Chhattisgarh 483.888 295.25 778.94 521.047 313.059 834.11 

6. Delhi 148.464 23.318 171.78 148.481 22.884 189.37 

7. Goa 5.46 6.108 11.57 4.4 3.94 8.34 

8. Gujarat 540.63 310.848 851.48 493.911 259.993 753.90 

9. Haryana 221.151 109.394 330.55 202.689 102.921 305.61 

10. Himachal Pradesh 46.831 78.806 123.64 45.312 n.244 122.56 

11. Jammu and Kashmir 205.077 104.007 309.08 209.473 98.433 307.91 

12. Jhart<hand 700.224 30.5.288 1,005.49 427.972 299.286 727.24 

13. Kamataka 788.116 491.35 1,259.47 788.531 465.2 1,233.73 

14. Kerala 404.277 248.331 852.61 401.026 249.313 650.34 

15. Madhya Pradesh 1,064.54 650.16 1,714.70 1049.59 603.987 1,653.58 

16. Maharashtra 1,911.08 833.22 2,744.30 1637.217 698.753 2,335.97 

17. Manipur 48.552 21.18 89.73 37.784 18.411 56.20 

18. Meghalaya 53.508 23.352 76.86 53.435 23.352 76.79 

19. Mlzoram 17.64 10.92 28.56 17.64 11.246 28.89 

20. Nagaiand 32.112 19.968 52.08 37.656 22.976 60.63 

21. Orissa 1,185.98 530.716 .1,696.69 676.998 433.288 1,110.29 

22. Punjab 138.228 58.308 196.54 62.856 33.563 96.42 

23. Rajasthan 635.306 385.714 1,021.02 516.875 348.024 864.90 

24. Sikkim 11.766 6.474 18.24 11.766 8.474 18.24 

25. Tamil Nadu 1,259.23 783.144 2,042.38 1159.002 775.386 1,934.37 

26. Tripura 95.364 28.536 123.90 83.159 25.458 108.62 

27. Uttar Pradesh 2,766.66 1,720.01 4,486.68 2481.039 1692.331 4,173.37 

28. Uttaranchal 149.511 59.661 209.17 134.665 47.404 182.07 

29. West Bengal 1,522.07 621.684 2,143.75 1044.249 515.841 1,559.89 • 
(' 

30. Andaman and Nicobar Islands 5.04 1.8 6.84 2.64 0.82 3.46 

31. Chandigarh 2.512 0.888 3.40 0.21 0.07 0.28 

32. Dadra and Nagar Haveli 4.948 1.772 6.72 2.54 0.38 2.92 
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2 3 4 5 6 7 8 

33. Oamen and Diu 1.044 0.636 1.68 0.46 0.37 0.83 

34. Lakshadweep 0.295 0.161 0.46 0.24 0.16 0.40 

35. Pondicherry 21.564 13.548 35.11 9.59 7.14 16.73 

Total 18,004.19 9,369.10 27,373.29 14,239.27 8,661.68 22,900.96 

sate",."t IV 

AIIoc8/ion IUId 0Ift6ks of Rice I WhtIst duting 2007-2008 (upto D«smbtIr, 20(7) Uf1tW TPOS (BPi I MY ca/egOfltl$) 

(In '000 Tonnes) 

51.No. 5tateslUTs Allotment Offtake 

BPL MY Total BPL MY Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 789.066 490.716 1279.782 789.698 490.193 1279.891 

2. Arunachal Pradesh 19.143 11.979 31.122 11.263 6.801 18.064 

3. Assam 356.664 221.523 578.187 354.478 223.582 578.06 

4. Bihar 1,289.85 764.991 2054.844 557.569 647.066 1204.635 

5. Chhattisgarh 357.266 226.458 563.724 323.634 232.706 556.54 

6. Delhi 98.7 30.135 128.835 102.226 21.487 123.713 

7. Goa 4.095 4.581 8.676 4.073 3.716 7.789 

8. Gujarat 403.776 255.06 658.836 361.719 226.264 587.983 

9. Haryana 156.429 92.115 248.544 147.943 87.597 235.54 

10. Himachal Pradesh 99.855 62.055 161.91 90.602 59.07 149.672 

11. Jammu and Kashmir 151.272 80.541 231.813 151.835 80.521 232.356 

12. Jharkhand 498.412 255.707 754.119 370.644 226.425 597.069 

13. Kamataka 585.788 377.919 963.707 580.571 361.622 942.193 

14. Kerala 301.761 187.695 489.456 301.797 187.713 489.51 

15. Madhya Pradesh 786.76 497.597 1284.357 765.041 480.994 1246.035 

16. Maharashtra 1,272.28 762.951 2035.228 1055.329 625.658 1680.987 

17. Manipur 36.414 15.885 52.299 34.36 15.704 50.064 

1B. Meghalaya 35.532 22.113 57.645 33.856 21.366 55.222 
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2 3 4 

19. Mizoram 13.23 8.19 

20. Nagaland 24.084 14.976 

21. Orissa 874.179 398.34 

22. Punjab 100.829 46.573 

23. Rajasthan 482.149 293.616 

24. Sikkim 8.478 5.202 

25. Tamil Nadu 944.424 587.358 

26. Tripura 58.867 34.058 

27. Uttar Pradesh 2,074.28 1,289.61 

28. Uttaranchal 109.242 47.637 

29. West Bengal 1,165.19 466.263 

30. Andaman and Nicobar Islands 3.78 1.35 

31. Chandigarh 2.205 0.666 

32. Dadra and Nagar Haveli 3.393 1.647 

33. Daman and Diu 0.783 0.4n 

34. Lakshadweep 0.524 0.341 

35. Pondicherry 16.173 10.161 

Total 13,104.86 7,566.49 

Statement V 

Nine Point Action Plan For SlrtIngfhtJning of TPDS 

(i) Continuous review of the BPl and AA Y lists to 
eliminate bogus ration cards and to enaure 
coverage of only eligible BPL and Antyodaya 
families. 

(Ii) Ensuring leakage-free and diversion-free 
distribution of P~S commodities, regular 
inspection by different levels of functionaries, 
strict action against guilty persona/agencies. 

(iii) Involvement of Panchayatl Raj Institutions in P~S 
operatiOns • PRI representatives on Advisory 
Committee, running of fair price shops by 
Panchayats and effective representation of 

5 

21.42 

39.06 

1272.519 

147.402 

755.765 

13.68 

1531.782 

92.925 

3363.885 

156.879 

1631.448 

5.13 

2.871 

5.04 

'1.26 

0.865 

26.334 

20671.349 

6 

13.079 

23.638 

716.208 

45.471 

414.525 

8.474 

941.217 

61.495 

1830.293 

108.974 

988.052 

2.869 

2.438 

0.423 

0.257 

0.415 

8.n9 

11,203.45 

7 

8.191 

16.133 

314.062 

24.661 

272.95 

5.206 

591.064 

27.343 

1240.512 

44.695 

396.n8 

1.011 

1.065 

0.243 

0.163 

0.632 

5.609 

6,948.80 

8 

21.27 

39.n1 

1030.27 

70.132 

687.475 

13.68 

1532.281 

88.838 

3070.805 

153.669 

1384.83 

3.88 

3.503 

0.666 

0.42 

1.047 

14.388 

18152.248 

Panchayati Raj representatives on Vigilance 
Committees. 

(iv) Ensuring transparency in working of P~S, display 
of BPL and AA Y lists by fair price shops, 
observance of notified timings by fair price 
shops. 

(v) Use of Infonnation Technology, Computerization 
of TPDS operations, display of fair price shop-
wise and district-wise allocations of PDS 
commodities on web-sites for public ecrutiny. 

• 
(vi) Carryout door-step delivery of P~S commodifies 

to fair price shops. 

(vii) Ensuring timely availability of and issuance of 
foodgrains by fair price shops. 
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(viii) Creating awareness among public about PDS 
operations, training Vigilance Committees of 
intricacies of PDS operations. 

(ix) Making fair price shops financially viable entities 
- allowing them to sell non PDS items etc. 

Agricultural Education Sy.tem 

*149. SHRI PUNNU LAL MOHALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the agricultural education system requires 
a comprehensive expansion and development initiative; 

(b) if so, the details of proposals received by the 
Government so far In this regard; 

(c) whether the Government has formulated any 
comprehensive scheme on the basis of the said proposals; 
and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) In 
India, agriculture including higher agricultural education is 
a State subject. Recognizing the importance of the subject 
over decades, India has developed a wide network of 
agricultural education system comprising 41 State 
Agricultural Universities, a Central Agricultural University 
and five Deemed Universities. Besides, four general central 
universities have Faculty of Agriculture. This network 
covers the entire country's different agro-climatic zones 
and spans across all disciplines of Agriculture and allied 
sectors, including Animal Sciences and Fisheries. Starting 
with the first State Agricultural University at Pantnagar in 
the year 1960, States have taken need based expansion 
of agricultural education. In this endeavour, the Central 
Govemment through the Indian Council of Agricultural 
Research (ICAR), has provided supplemental financial 
assistance for overall human resource development in the 
country. 

(c) and (d) The XI FIVe Year Plan proposals envisage 
support for agricultural education In the area of (i) Niche 
area excellence, (ii) Experiential learning and overall 
development of learning resources, (iii) Modernization of 
farms, (iv) Training and faculty development, (v) E-leaming 
tools and course-content development, digitization and 

library strengthening, (vi) Fellowships/scholarships, (vII) 
Gender mainstreamlng Including girls' hostel and other 
amenities, (viii) Providing support to old historical 
University/Colleges, and (ix) Sports and games facilities. 

{English} 

Survey Regllrdlng Decline In Ground Water Level 

*150. SHRI AMITAVA NANDY: 
SHRI AJIT JOGI: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government has conducted 
any survey on the ratio of the decline in ground water 
level against its utilization during the last three years; 

(b) If so, the details thereof, State-wise; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-DIN SOl): (a) to (c) No specific survey for 
assessing the ratio of decline in ground water levels 
against Its utilization has been conducted during the last 
3 years. However, periodic assessment of ground water 
availability, Its utilization and consequent decline in ground 
water levels is made by Central Ground Water Board 
and State Ground Water Boards. 

Development of Handicraft. 

*151. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment has recently made an 
assessment of the development of handicrafts In the 
country; 

(b) if so, the outcome thereof, State-wise; 

(c) the names of States which have not fixed any 
targets for the development of handicrafts; 

(d) the names of States which are lagging behind in 
the development of handicrafts; and 

(e) the steps taken by the Union Govemment to 
promote handicrafts in these States? 
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THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes sir. To a •• e •• the 
development of handicrafts in the country, a census of 
handicrafts artisans was undertaken in 1995-96. The 
cenSU8 report yielded Information relating to status of the 
handicraft sector. 

In order to make a current assessment of the 
development of handicrafts in the country, a fresh census 
has been proposed. It Is proposed to undertake census 
of 20% districts in the country every year during the 11 th 
Five Year Plan. Accordingly, In the current year, census 
work in respect of four Regions of the country namely 
Central, Northern, Western & Eastern has been awarded 
to the Identified agencies. This census shall provide 
information regarding status of handicrafts in the country. 

As mentioned above, the census operations for 4 
regions have been sanctioned only recently, hence the 
outcome is yet to come. 

(c) and (d) The Schemes of the Government for 
promotion and development of handicrafts in the country 
are Central Sector Schemes under which funds are not 
released to State Government directly. As such the 
Govemment does not fix State-wise targets. The schemes 
of the Govemment are grant-In-aid schemes under which 
funds are released to various implementing agencies 
which include State Handicrafts Development Corporations, 
voluntary organizations and Institutions etc. Different States 
fix their own target based on budgetary support approved 
by the respective State Governments. 

However, while implementing the Central Sector 
Scheme namely "Baba Saheb Ambedkar Hastshilp Vikas 
YOjana- (AHVY); State wise targets in terms of number 
of new craft clusters to be covered in a year is prescribed 
by the Government of India. In the year 2007-08, targets 
of all States except for Maharashtra & Gujarat have been 
achieved. It is likely that by the end of current financial 
year, target for these States too shall be achieved. 

(e) The steps taken by the Government for promotion 
and development of handicrafts in the country Include 
implementation of various schemes including Baba Saheb 
Ambedkar Hastshilp Vikas Yojana (AHVY) for integrated 
development of identified craft clusters; Handicraft Artisans 
Comprehensive Welfare Scheme; Marketing Support and 
Services Scheme; Design & Technology Upgradation 
Scheme; Human Resource Development Scheme and 
Research and Development Scheme. 

Lou and Depletion of Soli 

·152. SHRI VIJOY KRISHNA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether soli loss and soU depletion have reached 
serious proportions in the flood-prone States; 

(b) whether any monitoring has been done to 
determine the loss of soil as a result thereof on an annual 
basis; 

(c) if so, the details regarding the worst affected 
States In terms of soil lose and soli depletion; and 

(d) the steps taken to check soli loss and soil 
depletion alongwith the involvernent of Indian Council for 
Agricultural Research (ICAR) labs therein? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) The 
process of soil erosion and its formation Is a natural 
process which Is occurring simultaneously in natural eco-
system to maintain the equilibrium. The soil erosion by 
rainwater takes away the productive top soil, resulting in 
depletion of 8011 fertility and thereby reducing its 
productivity. The monitoring of soil loss on some selected 
watersheds as well as field size catchments for research 
purposes is being done by Indian Council of Agricultural 
Research (ICAR). The average rate of soil erosion in the 
country Is 16.4 tonne. per hectare per year which is 
more than the permissible value of 10.00 tonnes per 
hectare per annum. Out of total geographical area of 
about 328.60 million ha, 220.70 million ha. is within the 
permissible limit of soil erosion In the country .. However, 
about 107.90 million ha. is subjected to high rate of soli 
erosion. Out of total eroded 8011, 61% simply moves from 
one place to another, nearly 29% is lost permanently to 
the sea and remaining 10% is deposited In the reservoirs. 
The soil erosion leads to land degradation In upper 
reaches of the river system, whereas when deposited at 
various locations in middle and lower reaches of river 
systems, It may increase the soil fertility. 

The most affected States are Himachal Prade,.h, 
Uttarakhand, Shiwalik hills of Punjab and Haryana, hillS 
of Orissa and Jharkhand, Plains of Uttar Pradesh and 
Bihar, Coastal areas of Gujarat and Maharashtra, several 
parts of North-Eastem States and westem Rajasthan. 
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(d) The Indian Council of Agricultural Research (I CAR) 
has developed several location specific bio-engineerlng 
erosion control techniques along with rehabilitation 
measures (through various agro-forestrylintegrated farming 
system interventions) which are being implemented 
through different Integrated watershed management 
programmes run by various agencies to check soil loss 
and soil depletion in the country. Based on the 
recommendations of ICAR, suitable development meaaul'88 
for prevention of soH loss and soil depletion have been 
developed and being implemented by Government of India 
under various Watershed Development Programmes with 
a view to minimize 80il erosion. land degradation and 
thereby preventing soli depletion & sustaining agricultural 
production In the country. These programmes are: (I) 
National Watershed Development Project for Rainfed Areas 
(NWDPRA). (ii) Soil Conservation for Enhancing the 
Productivity of Degraded Lands In the Catchments of River 
Valley Project and Flood Prone River (RVP & FPR). (iii) 
Reclamation of Alkali Soils (RAS), (Iv) Watershed 
Development Projects in Shifting Cultivation Areas 

(WDPSCA), (v) Drought Prone Area Programme (DPAP), 
(vi) Desert Development Programme (DDP), (vii) Integrated 
Wasteland Development Project (IWDP). (viii) Watershed 
Development Fund (WDF) and (Ix) Externally Aided 
Projecta (EAPs) in the country. Under theae programmes, 
since Inception upto end of X Five Year Plan about 50.83 
million ha. of lands have been developed as per scheme-
wise details enclosed as statement. 

In addition to above, for sustaining the soil fertility of 
depleted soil, Government of India is implementing a 
Centrally Sponsored Scheme on Balanced & Integrated 
Use of Fertilizer through Macro Management of Agriculture 
for promoting 8011 test-based application of chemical 
fertilizers and strengthening of soil testing facilities as 
well as for setting up of compost plants for conversion of 
biodegradable city waste into organiC manure. A National 
Project on Organic Farming has also been launched as 
a pilot project In October 2004 for production, promotion. 
certification and market development of organic farming 
in the country. 

St.tement 

Lsnds DeVIl/oped undtlr venous WsfslShBd Devslopf11Bnf Progrsmf11Bs, 
since incspfion up/o Tenth Five Year P/sn 

(Area in Lakh ha. and Expenditure in Rs. Crore) 

S.No. MinlstrylScheme Progrees since Progress during Progress since 
and year of start inception upto IX Plan X Pian" (2002-07) inception upto X Plafit 

Area Expr. Area Expr. Area Expr. 

2 3 4 5 6 7 8 

(A) Mlnllby of Agriculture, (Department of Agriculture a Cooperation) 

1. NWOPRA (1990-91) 69.79 lSn.74 23.30 1147.82 93.09 3025.56 

2. RVP & FPR (1962 & 81) 54.88 1516.26 9.98 727.98 64.86 2244.24 

3. WDPSCA (1974-75) 2.58 166.27 1.35 129.31 3.93 295.58 

4. RAS (1985-86) 5.81 76.39 1.30 45.35 7.11 121.74 

5. WDF (1999-00) 0.00 0.00 0.59 26.02 0.59 26.02 

6. EAPs 13.35 2039.81 4.80 1927.54 18.15 3967.35 

Sub Total 146.41 5676.47 41.32 4004.02 187.73 9680.49 
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2 3 4 5 6 7 8 

(8) Mlnlltry of Rural Development (Dtplltmlnt of lind RtIOurcel) 

1. DPAP (1973-74) 68.95 3284.74 68.32 1557.76 137.27 4842.50 

2. OOP (19n-78) 33.56 797.38 45,17 1152.50 78.73 1949.88 . 
3. IWOP (1988-89) 37.34 616.51 62.22 1821.64 99.56 2438.15 

4. EAPs 1.40 18.39 3.60 274.28 6.00 292.67 

Sub Total 141.25 4717.02 179.31 4806.18 320.66 9523.20 

Total (A+B) 287.66 10393.49 220.63 8810.20 508.29 19203.69 

• Includes tentative achievement of 2006-07. 

Abbrevlatlone: 

NWDPRA 

RVP and FPR 

WDPSCA 

National Watershed Development Project for Ralnfed Area 

River Val!ey ProJect & Flood Prone River 

RAS 

Watershed Development ProJect for Shifting CultIvation Ar .. 

Reclamation of Alkali Soil 

WDF Watershed Development Fund 

EAPs Externally AIded Pr0ject8 

DPAP Drought Prone Area Programme 

DDP Desert Development Programme 

IWDP Integrated Wasteland Development Programme 

Source: Working Group Report of Natural Resource Management for Eleventh Ave Vear Plan, constituted by Planning Commission, New 
Deihl, Feb .. 2007. 

Share of Indian Textile. In the International Market 

·153. SHRI SUBRATA BOSE: Will the Minister of 
TEXTILES be pleased to state: 

(a) the place and share of India's textiles in the 
international market during each of the last three years 
and the current year, year-wise; 

(b) whether despite requisitA potential, India is unable 
to tap the internatlona' demand for quality textile products; 
and 

(c) if so, the details thereof alongwlth the steps taken 
by the Government to make the sector more competitive 
in the international market? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) As per the latest available data generated 
by the World Trade Organisation (WTO), place and share 
of India's textiles in the international market is tabulated 
below on a calendar year basis:-

Year 

2004 
2005 
2006 

Incia's position i1 IncIa's position in the Overall %age share in 
Global mallie! for ~ maIkeI for the global _at for 
Exports of clothing expoltS 01 textlea texIIe8 and clolhing 

6 
5 
5 

8 
7 
7 

2.99 
3.66 
3.68 

Source: World Trade Organization. 

The figures for the calendar year 2007 are yet to be 
generated by the WTO. 

(b) India's exports during the preceding three financial 
years is. 2004-05, 2005·06 and 2006·07 as tabulated 
below, indicate that exports of textile items have grown 
steadily:-

Year In US$ Million . 
" 2004-05 140.6272 

2005-06 17520.07 

2006-07 18729.93 
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(c) The Govemment is implementing various schemes, 
like the Technology Upgradatlon Fund Scheme (TUFS) 
and the Scheme for Integrated Textile Parks (SITP), to 
enhance the potential of India's textiles industry by 
equipping it with state of the art technology and world 
class infrastructure. In addition, the Government is 
'providing financial support under the Market Development 
Assistance (MDA) and the Market Access Initiative (MAT) 
Schemes to the textiles sector, through various Textiles 
Export Promotion Councils, to enable the industry to 
enhance its share in the global market for textiles. 

Food Sub.ldy for BPL Famlll •• 

*154. SHRI G. M. SIDDESWARA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the details of food subsidies on items meant for 
Below Poverty Line (BPL) and Above Poverty Line (APL) 
population in the country, separately during each of the 
last three years; 

(b) whether the Govemment proposes to increase 
the subsidy to the BPL families during 2007-08; 

(c) if so, the det. thereof; and 

(d) the details regarding price of subsidised items 
supplied to the States during the last three years and in 
the current year? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The subsidy 
released under Below Poverty Line (BPL) plus Antyodaya 
Anna Yojana (AAY) and Above Poverty Line (APL) 
schemes during the last three years Is as under:-

Scheme 2004-05 2005-06 2006-07 

BPL+AAY 17548 16493 18001 

APL 2792 3334 3349 

(b) to (d) Since Central Issue Prices (CIPs) have not 
been revised since 2002 and Minimum Support Price 
(MSP) has been regularly increased, the per quintal 

. subsidy for BPL and AAY is expected to increase in 
2007-08. The price at which subsidized rice and wheat 
was supplied to the States along with the MSPs since 
2004-05 is as under:-

Rice (Rs. per quintal) 

Marketing MSP+Bonus (Paddy) CIP(Rice) 
Year APL BPL AAY 

Common Grade A Common* Grade A Common! 
Grade A 

2004-05 560 590 795 830 565 300 

2005-06 570 600 795 830 565 300 

2006-07 620 650 795 830 565 300 

2007-08 745 775 795 830 565 300 

·Applicable in J&K, H.P .• Uttarakhand, Slkklm & NE States. 

Wheat (Rs. per quintal) 

Marketing Year MSP+Bonus CIP 
APL BPL AAY 

2004-05 630 610 415 200 

2005-06 640 610 416 200 

2006-07 700 610 415 200 
2007-08 850 610 415 200 

2006-09 1000 610 415 200 
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/Trans/stion} 

Fund for Vocational Training to 
Child Labourers 

·155. SHRI RAMDAS ATHAWALE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the funds allocated, released and utilised by the 
Govemment to provide vocational training to rescued child 
labourers during the Tenth Five Year Plan, State-wise 
and year-wise; 

(b) the funds allocated by the Govemment for the 
said purpose during the Eleventh Five Year Plan; and 

(c) the number of child labourers benefited during 
the Tenth Plan period and thereafter till date, State-wise 
and year-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
lABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) For the rehabilitation of child labour, a 
Centrally Sponsored National Child Labour Project (NClP) 
Scheme is being 'implemented in 250 Districts of the 
country. Under the Scheme, children withdrawn from 
hazardous occupations and processes are put into Special 
Schools, where they are provided with accelerated bridging 
education, vocational training, nutrition, stipend and health 
care facilities etc., so as to mainstream them into the 

regular education system. In addition, another project, 
namely INDUS Child Labour Project is being implemented 
in collaboration with the US Department of Labour since 
2004 in 21 districts of the country. This project is being 
implemented through IlO. 

Under these Schemes, composite allocations are 
made to the NClP districts for all components, including 
Vocational Training. The State-wise and year-wise details 
of the grants released under NClP and INDUS schemes 
during Tenth Five Year Plan are given in the enclosed 
statement-I. 

(b) Government has proposed an amount of 
Rs. 3,738.91 crore for the NClP Scheme in the Eleventh 
Five Year Plan, which also includes budget for vocational 
training. In the meantime, under NClP Scheme, funds to 
the tune of Rs. 138.05 crore for 2007-08 and Rs. 144.06 
crore for 2008-09 have been allocated. Under the INDUS 
Project, furl\Js to the tune of Rs. 12 crore in 2007-08 
and As. 12 crore for 2008-09 have been allocated. 

(c) During the Tenth Five Year Plan 2.71 lakh child 
labourers were mainstreamed into the regular education 
system under the NClP Scheme. Under the INDUS 
Project, which started only in 2004, about 18,981 child 
labourers have been mainstreamed to regular education 
upto 2006-07. The State-wise details of children 
mainstreamed under NClP and INDUS Project are given 
in the enclosed statement-II. 

Statement I 

Grants l'8/tNlstKi to Slsttls during Ttlnth FiVtl Y.,sr Plsn undsr NCLP Projt1ct 

(in Rupees) 

SI.No. Name of the State 2002-03 2003-04 2004-05 2005-06 2006-07 

2 3 4 5 6 7 

1. Andhra Pradesh 173099447 189316387 232220831 211610829 141635611 

2. Assam 0 686500 12468000 12403500 

3. Bihar 15038454 20535724 28205834 43388910 142879980 

4. Chhattisgarh 18705009 16847344 23080814 36857738 31107540' ,. 

5. Gujarat 0 o 2153500 4404800 15549200 

6. Goa 0 o 592000 0 0 
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1 2 3 4 5 6 7 

7. Haryana 0 0 458500 1718000 0 

8. Jammu and Kashmir 0 0 458500 592000 0 

9. Jharkhand 16476418 18286506 19285n3 37280078 16382939 

10. Kamatalea 29634864 32056910 33101388 50651674 5256n17 

11. Madhya Pradesh 15040004 13498563 44521226 36826745 29409567 

12. Maharashtra 13428232 1·223618 16848418 1925565 27828784 

13. Mizoram 0 0 0 0 0 

14. Nagaland 0 0 0 0 0 

15. Orissa 92931983 113266981 131264355 134419118 110792590 

16. Punjab 18754380 23937440 18404902 15528577 9020900 

17. Rajasthan 33710290 35207381 44303713 66613939 116269919 

18. Tamil Nadu 74914668 74657543 72462692 98404201 62730916 

19. Uttar Pradesh 84173823 75912162 75414744 151892537 186647881 

20. Uttaranchal 0 0 0 592000 0 

21. West Bengal 50076934 45620576 74236099 83128311 99140687 

Gfllnts IfIItM88d 10 SIs_ dun'ng Ttlnlh Fiv8 YIMr Plan undBr INDUS ProjtIct 

SI.No. Name of the State 2004-05 2005·06 2006-07 

1. Maharashtra 17202840 27933618 22118000 

2. Madhya Pradesh 20140000 2949893 21238000 

3. Tamil Nadu 23n3134 25597200 19065550 

4. Uttar Pradesh 38884026 40064507 45135853 

Statement II 

No. 01 chHdrsn msinslnMtTNJd into lBf}u/ar 1Id/JC8/ion systtJfT1 during the Tenth Fiv8 Ytlar Plan undsr NCLC Project 

SI.No. Name of States 2002-03 2003-04 2004-05 2005·06 2006-07 Total 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 27586 32,850 20,341 9,217 38,186 128180 

2. Bihar 4,210 3,441 0 545 0 8196 
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2 3 

3. Chhattisgarh 595 

4. Jharkhand 1,336 

5. Karnataka 1803 

6. Madhya Pradesh 590 

7. Maharashtra 0 

8. Orissa 11640 

9. Rajasthan 1613 

10. Tamil Nadu 7276 

11. Uttar Pradesh 4858 

12. West Bengal 4689 

13. Punjab 148 

Grand Total 69924 

No. of childrtN1 l718insttrNllTIfJd into fflgUlBr «Iuc81ion 
systsm undtlr INDUS ProjtJCt 

SI.No. Name of the State No. of Children 

1. Madhya Pradesh 48n 
2. Maharashtra 1914 

3. Uttar Pradesh 7598 

4. Tamil Nadu 4572 

Total 18961 

{Engll8hj 

Voluntary Retirement by Employ ... 

·156. SHRI HITEN BARMAN: Will the Minister of 
TEXTILES be pleased to state: 

1. 

Name of PSU 

National Handloom 
Development Corporation Ltd., 
Lucknow (NHDC) 

4 5 6 7 8 

822 549 540 0 2506 

2,388 480 3,885 90 8179 

2151 2018 1411 0 7383 

781 1254 1319 2824 6768 

353 0 0 0 353 

10521 7619 9498 1781 41039 

2976 2756 1559 0 8904 

7912 5301 2197 4193 26879 

2080 3248 0 0 13786 

2496 3429 5876 0 16470 

819 468 1290 0 2723 

69590 47461 37317 47074 271366 

(a) the number of employees of various Public Sector 
Undertakings (PSUs) under his Ministry who have availed 
of voluntary retirement during each of the last three years 
and the current year, PSUs-wise; 

(b) whether most of the employees have taken this 
step due to change In the technology; and 

(c) if so, the details thereof a10ngwith the steps taken 
by the Govemment to upgrade the technological skills of 
employees of PSUs to arrest this trend? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): <a) The number of employees of various Public 
Sector Undertakings (PSU's) under the Ministry of Textiles 
who have availed of voluntary retirement during each of 
the last three years and the current year, PSUs-wise. is 
as follows:-

No. of employees who have availed of voluntary retirement 

20Q4.05 2005-06 2006-07 2007-08 

2 3 4 5 

4 Nil 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

The Handicrafts & Handlooms 
Exports Corproation of India Ltd., 
New Delhi (HHEC) 

Cotton Corporation of India Ltd., 
Mumbai (CCI) 

British India Corporation Ltd., 
Kanpur (BIC) 

National Textile Corporation 
Ltd., New Delhi (NTC) 

Central Cottage Industries 
Corporation of India Ltd., 
New Delhi (CCIC) 

National Jute Manufacturers 
Corporation Ltd., Kolkata (NJMC) 

Jute Corproation of India Ltd. 
Kolkata (JCI) 

Birds Jute & Exports Ltd., 
Kolkata (BJEL) 

(b) No. 

(c) Does not arise in view of (b) above. 

{Transllltionj 

Shortage of Trained IT Peraonnel 

·157. DR. LAXMINARAYAN PANDEY: 
SHRI KIREN RIJIJU: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether certain leading IT companies have 
expressed concern oyer the shortage of trained personnel 
for the IT Sector in the country; 

(b) if so, the detalls thereof; 

(c) whether the Govemment has formulated any plan 
to train people so as to remove this problem; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to 
(d) The Information Technology Industry has indicated the 
importance of availability of trained personnel for this 
sector. 

2 3 4 5 

Nil 

Nil 

7402 

34 

Nil 

Nil 

38 

Nil Nil 

Nil Nil 

Nil Nil 

7689 3016 

4 Nil 

Nil 15591 

17 9 

Nil Nil 

Nil 

2 

Nil 

2867 
(Upto Jan., 

2008) 

Nil 

739 

Nil 

Nil 

The assessment of manpower requirement in the 
Information Technology sector is a continuous process. 
The issue of manpower requirement is not as much about 
the institutional seat availability and output as about the 
nature of skills and training provided in these institutions. 

In order to impart the desired skill sets, various 
initiatives have been taken by the Government as also 
by National Association of Software and Services 
Companies (NASSCOM). Some of the initiatives taken by 
Government through various Ministries and State 
Governments include: 

Establishment of Finishing Schools on a pilot 
basis by the Ministry of Human Resource 
Development (MHRD); 

As a long term measure to enhance the 
employability of engineering graduates, the All 
India Council for Technical Education (AICTE) 
is taking steps to update the syllabus of 
engineering courses; 

Department of Information Technology (DIT) 
initiating measures to generate manpower in key 
verticals like VLSI Design and Information 
Security; 

DIT is implementing a scheme of manpower 
development for software export industry for 
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{English} 

training of mentors, quality facuity, development 
of curriculum, content, course material, job-
oriented training, educationa: testing system and 
to create institutional mechanism for 
implementing various activities; 

DOEACC Society implementing programmes for 
generation of quality manpower in the area of 
Information Technology including ITeSlBPO; and 

Various State Governments have also initiated 
manpower development programmes in the area 
of ITIITeS-BPO. 

Debt Relief for FI.hermen 

*156. SHRI S. AJAYA KUMAR: 
SHRI P.C. THOMAS: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the fishermen are facing the problem of 
acute indebtedness in the country; 

(b) if 80, the details thereof and reasons therefor; 

(c) whether the Govemment is considering a proposal 
to constitute a commission for providing debt relief to the 
fishermen; 

(d) if so, the details thereof; 

(e) whether various State Govemments have sought 
debt relief package for the fishermen from the Union 
Government; and 

(f) if so, the details thereof and reaction of the 
Govemment thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) Yes, 
Sir. The problem of indebtedness exists among fishermen 
in varying degrees. The main reasons are presence of 
middlemen, rising operational costs, lack of opportunities 
for organized marketing, non-availability of institutional 
finance, poor saving habits, financial burden of social 
obligations and seasonality of the vocation. 

(c) and (d) No, Sir. However, the State Govemment 
of Kerala proposes to set up Fishermen Debt Relief 
Commission. 

(e) and (f) The Union Govemment has received a 
proposal from the Government of Kerala for Special 
Central Assistance to the tune of Rs. 424 cro... or Ex-
gratia assistance from the Prime Minister's National Relief 
Fund (PMNRF) towards debt relief of fishermen in Kerala 
to be disbursed to the concemed fishers through the 
Fishermen Debt Relief Commission proposed to be set 
up by the State Government. The matter is under 

consideration. The Union Government is, however, 
providing assistance to fishers through implementation of 
its Centrally Sponsored National Scheme for Welfare of 
Fishermen. 

01 ..... In Coconut Tree. 

*159. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether an unidentified type of virus is breeding 
on the Coconut trees in the coastal areas of the country, 
particularty in Andhra Pradesh and Tamil Nadu which is 
affecting the coconut crops; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Government to 
control the virus? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) No, 
Sir. As per latest reports received from Coconut 
Development Board, Coimbatore, Commissioner of 
Agriculture, Tamil Nadu and Commlesloner of Horticulture, 
Anclna Pradesh no unidentified viral disease is reported 
in the coastal areas of Andhra Pradesh and Tamil Nadu. 

Performance of Telecom Network 

*160. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has conducted any 
survey to assess the performance of the network of its 
own Telecom Companies in comparison with the network 
of Private Telecom Companies; 

(b) if so, the findings of the survey; and 

(c) if not, the reasons therefor? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to 
(c) Yes, Sir. 

Telecom Regulatory Authority of India (TRAI) had laid 
down the QuaUty of Service (QoS) standards for basic 
and cellular mobile service through QoS regulations in 
July 2005, which also include parameters for assessing 
customer perception of service through surveys. • t 

TRAI have been engaging independent agency for. 
conducting customer satisfaction surveys for assessing 
the customers perception of the service. 
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As per the last survey report conducted by the 
Independent agency for the quarter ending December 
2006, the performance of MIs MTNL and MIs BSNL are 
comparable with that of private operators. 

PMGSY In Karnataka 

1139. SHRI IQBAL AHMED SARADGI: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment has sanctioned 
Rs. 636 crore to Kamataka to lay 2447 km. of all-weather 
roads under the Pradhan Mantri Gram Sadak VoJana 
(PMGSV); 

(b) if so, the details of the roads to be developed 
under this scheme; 

(c) whether a special plan of Rs. 330 crore has been 
prepared to connect the hilly regions of the State; and 

(d) if so, the time by which these projects are likely 
to be completed? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Project 
proposals for 313 road works measuring 2450.06 km and 
valued at Rs. 633.75 crore have been sanctioned under 
Phase-VII of Pradhan Mantri Gram Sadak Vojana 
(PMGSV) for Karnataka State on 26th December, 2007. 
Road wise details are also available on the PMGSV 
website www.pmgsyonline.nic.in. 

(c) and (d) A proposal for construction of 230 roads 
measuring 1351 km at an estimated cost of Rs. 524.40 
crore under PMGSY in the naxal affected areas of 
Kamataka was received from the State. The special 
allocation for left wing extremist areas is 1.5% of the 
annual allocation from the rural roads share of the diesel 
cess (about Rs. 60 crores for all States). Since allocation 
under this component is limited, the State Govemment 
has been requested to include roads which are through 
routes shown in the approved core network of the districts 
concerned for upgradation In the next phase of proposals. 
In case inclusion of these roads requires relaxation in 
the CUPL, the State Government has been requested to 
furnish adequate justification for the same with the 
approval of the State Level Standing Committee. 

Children .s Sex Workers 

1140. SHRIMATI MINATI SEN: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Government is aware that children 
are forced to become as sex workers by use of physical 
violence; and 

(b) if so, the reaction of the Govemment thereto and 
steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As per study commissioned 
by the Ministry of Women and Child Development, 
Government of India titled MGlrlslWomen In Prostitution in 
India" the common factors for entry into prostitution are 
Illiteracy, lack of vocational skills, economic distress, 
migration, growing consumerism, ill-treatment by parental 
guardians, desertion by spouse, dejection in love and 
deception. 

(b) The Immoral Traffic (Prevention) Act, 1956 (ITPA) 
supplemented by the Indian Penal code prohibits trafficking 
in human beings Including children for purpose of 
prostitution and lays down severe penalties for traffickers. 
The ITPA is now being further amended providing for 
more stringent punishment for trafficking in persons 
including eohildren. The Ministry of Women and Child 
Development conducts advocacy, awareness generation, 
sensitization programme for prevention of child trafficking. 
The Central Advisory Committee on combating Child 
Prostitution headed by Secretary, Ministry of Women and 
Child Development, Govemment of India reviews the 
States' activities In combating trafficking and prostitution 
every quarter. The Ministry of Women and Child 
Development is Implementing the scheme of Ullawala 
wherein prevention of trafficking is included as a specific 
component. The Ministry also runs Swadhar Shelter 
Homes which provide shelter, food, clothing, emotional 
support, counselling, rehabilitation and other facilities to 
women In diffIcult circumstances including trafficked victIms 
and children. 

/Trans/a/ion} 

Production of Blo-Dlesel 

1141. SHRI PUSP JAIN: WiU the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) whether blo-diesel has been produced from 
Jatropha experimentally; 

(b) if so, the total quantity produced as yet; 

(c) whether oil companies are not willing to purchase 
diesel produced from Jatropha; 

(d) If so, the reasons therefor; and 

(e) the steps taken by the Govemment to promote 
bio-diesel? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) BiOodiesel 
has been produced experimentally in several States both 
by private and govemment agencies. For instance, the 
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Chhattlsgarh Biofuel Development Authority has produced 
17,020 litres of bio-diesel in 2007-08 and the Uttarakhand 
Biofuel Board has produced about 200 litres for 
experimental purposes. 

(c) and (d) No Sir. The Ministry of Petroleum and 
Natural Gas, in consultation with the oil marketing 
companies, has identified 20 bio-diesel purchase centres 
in 12 States. 

(e) The Ministry of Rural Development has proposed 
to launch a Demonstration Project to establish the 
technical and commercial viability of bio-diesel plants like 
Jatropha and pongamia and to consolidate necessary 
scientific data base in all aspects of grOWing blo-diesel 
plantations, oil processing and marketing. Towards this 
direction, the Ministry has provided financial assistance 
to the tune of Rs. 49.00 crore in 2006-06 and Rs. 49.50 
crore in 2006-07 to identified States for the purpose of 
raising jatropha/pongamia saplings In nurseries. 

{English} 

Klahorl Shaldl YoJ-

1142. SHRI G.M. SIDDESWARA: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) the number of the States where Kishori Shakti 
Yojana has been introduced; and 

(b) the details of the funds sanctioned/released and 
utilised, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Kishorl Shakti Yojana is 
being implemented in all the 35 States/UTs. 

(b) Statement indicating State-wise detalls of funds 
sanctioned/released and utilized is enclosed. 

Statement 
S/sle-wiss funds ssnclionscVrsMsssd snd utilised unt:I6r KSY in 2006-07 

(Rs. in lakh) 

SI.No. StateslUTs 2006-07 

Funds sanctioned Funds released Funds utilised 

2 3 4 5 

1. Andhra Pradesh 398.2 199.1 95.02 

2. Arunachal Pradesh 63.8 52.25 43.45 

3. Assam 215.6 147.4 34.1 

4. Bihar 432.3 238.15 16.34 

5. Chhattlsgarh 167.2 83.6 165.19 

6. Goa 12.1 11 6 

7. Gujarat 248.6 124.3 286 

8. Haryana 127.6 63.8 61.17 

9. Himachal Pradesh 79.2 39.6 53.02 

10. Jammu and Kashmir 154 152.9 58.301 

11. Jharkhand 224.4 156.21 0 

12. Kamataka 203.5 101.75 166.83 ,-

13. Kerala 179.3 89.65 163.28 

14. Madhya Pradesh 369.6 346.3 353.63 
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2 3 

15. Maharashtra 409.2 

16. Manipur 37.4 

17. Meghalaya 37.4 

18. Mizoram 23.1 

19. Nagaland 59.4 

20. Orissa 358.6 

21. Punjab 156.2 
22. Rajasthan 301.4 

23. Slkkim 5.5 

24. Tamllnadu 4n.4 
25. Tripura 46.2 
26. Uttar Pradesh 911.9 

27. Uttaranchal 108.9 

28. West Bengal 393.8 
29. Andaman and Nicobar Islands 5.5 

30. Chandlgarh 3.3 

31. Delhi 30.8 

32. Dadra and Nagar Haveli 1.1 

33. Daman and Diu 2.2 

34. Lakahadweep 1.1 

35. Pondicheny 5.5 

Total 6251.3 

NR: Not Reported. 
"From unspent balances of previous years. 

Approval for Election Ex.,.n ... 

1143. SHRI CHENGARA SURENDRAN: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government has received any 
proposal regarding election expenses of political parties 
from Election Commission; 

(b) if so, whether the Union Government has 
approved the proposal of the Election Commiaaion of India 
to meet the Election expenses of Political Parties by the 
Govemment; 

(c) If so, the· details thereof; and 

(d) If not, the hurdles coming in the way? 

4 5 

204.6 444.82 

21.9 37.4 

23.45 31.76 

23.1 23.1 

36.85 36.85 

179.3 358.6 

78.1 23.26 

150.7 126.12 

2.75 2.75 

238.7 471.35 

37.4 42.58 

933.9 922.73 

54.45 108.9 

196.9 69.27 

5.5 4.54 

3.3 3.3 

28.33 22.7 
0.55 NR 
2.92 0.843 
0.55 0.99 
2.75 NR 

4032.01 4234.194· 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (d) A proposal for state funding of 
elections based on the recommendations made by the 
IndraJit Gupta Committee is under consideration of the 
Govemment with a view to building a consensus amongst 
the political parties. 

Fuel from Recycled PI.alc 

1144. SHRI SUBHASH MAHARIA: Will the Minister 
of NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Govemment proposes to formulate 
any scheme to prepare fuel from recycled plastic; and 

(b) if so, the details thereof? 



177 Wlilttln AM_IS PHALGUNA 20, 1929 (SBks) 17B 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): Ca) and Cb) There is no proposal to 
fonnulate any scheme to prepare fuel from recycled 
plastic. 

Slum. In Uttar Pradelh 

1145. SHRI HARIKEWAL PRASAD: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) the details of the schemes implemented in Uttar 
Pradesh to provide basic lnfrastructure in the urban slum 
areas of the State and the amount of allocation made 
therefor during the last th,ee years; 

(b) the area-wise number of people covered under 
the said scheme; 

(c) whether the G()vernment has undertaken any 
review of the perfonnance of local agencies involved In 
the implementation of the said schemes; and 

(d) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) Jawahartal Nehru National Urban 
Renewal Miasion (JNNURM) launched by Government of 
India on 3rd December, 2005 Is implemented throughout 
the country, Including Uttar Pradesh. Basic Services to 
the Urban Poor (esuP) programme - (for 83 identified 
cities) and Integrated Housing and Slum Development 
Programma (IHSDP) - (for other citiealtowns), aim at 
providing basic infrastructure and housing for the poor in 
the urban slum areas. The total Project Cost approved 
for Unar Pradesh under both the programmes together 
so far is Rs. 423.74 crore. The Central Share component 
is Rs. 204.34 crore, against which an amount of 
As. 64.91 crore has already been raIeaaed as first ilsIaknent. 

(b) The number of peopleldwellng units covered under 
projects approved 80 .far under BSUP and IHSDP Is given 
in the enclosed statement. 

(c) and (d) The projects approved under JNNURM 
under BSUP and IHSDP are Implemented by concemed 
State Governments, which review the petformance of local 
agencies Involved in the implementation of the schemes 
from time to time. 

Statement 

SI. 
No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

Name of Town! 
ULBI 
Municipality 

2 

Afzalgarh 

Dadrl 

Dankaur 

Ghaziabad 

Nehtaur 

Rabupura 

Raebareli 

Ujhani 

Total 

Total no. of 
new dwelling 
units appro-
ved for con-

struction! 
relocation 

3 

184 

216 

48 

1236 

48 

72 

100 

128 

2032 

Total No. 
of dwelling 

units for 
upgradation 

4 

o 
o 
o 
o 
o 
o 
o 
o 
o 

(Rupees In crores) 

Total Number of 
dwelling units 
( New + up-

gradation) 

5 

184 

216 

48 

1236 

48 

72 

100 

128 

2032 
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2 3 4 5 

&8ic Stlrvict18 to /hs Utb8n Poor (SSUP) 

1. Allahabad 284 

2. Agra 608 

3. Kanpur 6544 

4. Lucknow 10528 

5. Mathura 240 

6. Meerut 2000 

Total 20184 

[English} 

Allocation of Fund for PPP 

1146. SHRI SUBRATA BOSE Will the Minister of 
FINANCE be pleased to state: 

(a) whether a scheme for India Infrastructure Project 
Development Fund meant for Public-Private partnership 
projects with revolving corpus fund of Rs. 100 crore as 
announced in Budget 2007-08 has been approved; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. A revolving fund with a corpus of RI. 100 crore 
to quicken the pace of preparation of a shaH of bankable 
projects which can be offered for competitive bidding was 
announced by Anance Minister in 2007-08. Accordingly, 
Scheme and Guidelines for 'India Infrastructure Project 
Development Fund (II PDF)' were notified on 5th December, 
2007. The scheme is to provide financial support for 
quality project development activities to the States and 
the Central Government Ministries and their agencies. 

(c) Does not arise. 

Quoting PAN by A.aldents of SlkkJm 

1147. SHRI BACHI SINGH RAWAT "BACHDAw: Will 
the Minister of FINANCE be pleased to state: 

0 264 

0 608 

0 6644 

0 10528 

0 240 

0 2000 

0 20184 

(a) whether mandatory requirement of quoting PAN 
. in mutual fund and DEMAT account applications also 
applies to permanent residents of Sikkim, who are not 
govemed by Indian Income Tax Act; 

(b) if so, the reasons therefor; 

(c) whether Govemment proposes to do away with 
the requirement of quoting PAN for permanent residents 
of Sikkim; and 

(d) If so, the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
SEBI has made PAN mandatory for all transactions In 
securities markets as an Investors friendly measure and 
In the Interest of enforcement actions. It has, however, 
exempted residents of Slkkim from this requirement for 
opening etemat accounts and for trading in the secondary 
market. 

Misleading AdvertlHmenta 

1148. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CORPORATE AFFAIRS be pleased to state: 

(a) whether the Govemment has any machinery to 
curb the activities of misleading advertisements by 
companies; 

(b) if 80, the details thereof; 

(c) the number of cases of misleading advertisement 
registered by the Govemment during the last three years; 
and 
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(d) the number of pel'8Ons found guilty in such cases? 

THE MINISTER OF CORPORATE AFFAIRS (SHRt 
PREM CHAND GUPTA): (a) to (d) The information 18 
being collected. 

Energy Generation through Coal GulflClltlon 

1149. SHRI GURJEET SINGH RANA: Will the Minister 
of POWER be pleased to state: 

(a) whether the Government has made any 
assessment of feasibility of energy generation through 
coal gasification; and 

(b) if so, the details alongwith the cost thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) Yes, Sir. An R&D Committee was 
constituted by the Government of India for the 
development of Integrated Gasification Combined Cycle 
(IGCC) technology, as suited to coal gasification based 
power generation In India. The Commlnee noted that IGCC 
plant based on Pressurized Fluidized Bed (PFB) concept 
was ideally suited for the high ash (35% to 45%) Indian 
coal. 

The cost of setting up a 100 MW IGeC plant 18 
estimated to be of the order of Rs. 850-900 crores. 

/Trans/ation} 

ModemlzatlonIRevlval of old Power Plant. 

1150. SHRI RAJNARAYAN BUDHOL.IA: Will the 
Minister of POWER be pleased to state: 

(a) whether the Government proposes to provide 
financial aS8iatance to the State Electricity Boards for the 
revivaVmodemlzation of old power plants; 

(b) If so, the details thereof and the amount likely to 
incur thereon, State-wise; and 

(c) the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF POWER (SHRI SUSHIL.KUMAR 
SHINDE): (a) to (c) For ensuring that State Sector 
schemes related to revivallmodemizatlon of old power 
plants do not avtfer from Inadequate availability of funds, 
the Central Public Sector Undertakings (CPSUS), namely 

Power Finance Corporation (PFC) and Rural Electrification 
Corporation (REC) have geared themselves adequately 
and during the last three years (2004-2007) they had-
sanctioned loans to the tune of over Rs. 4872 crore for 
Renovation and Modemlzation (R&M) schemes. In 2007-
OS, so far, about Rs. 809 crore has been sanctioned for 
R&M schemes. Sanction of loans from PFC and REC for 
future R&M schemes is on the basis of submission of 
viable project proposals to these organizations. 

{English} 

Payment 01 W •• under NREGS through 
Banke and Poat Offlce. 

1151. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Government is contemplating to 
Introduce amart or electronic cards and electronic transfer 
of money to beneficiaries to make the Implementation of 
the National Rural Employment Guarantee (NREG) 
Scheme effective; 

(b) if so, the details thereof; 

(c) whether the Govemment Is also proposing to tie-
up with banks and post offices to pay wages to the 
beneficiaries; and 

(d) if so, the details thereof and the progress made 
In this regard? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) No, Sir. 

(b) Question does not arise. 

(c) and (d) Yes, Sir. Payment of wages under NREGA 
through workers accounts In post offices had been taken 
up with the Department of Posts. Department of Posts 
has requested all Heads of Circles to take prompt 
measures for operationallsation of the accounts of wage 
earners in the Post Offices. Ministry has issued instructions 
to State Govemments for proper coordination with the 
Department of Posts. Department of Posts has advise~ 
their State Offices to cooperate with the State Govemment I 

to enable earty operationalisation of wage payment through 
NREGA workers accounts in post offices wherever 
poS8ible and not to charge service charges. 
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/TrsnsI8t1on} 

Loan. provided by the Banke under 
Predhan Mantrl RoJgar Yojana 

1152. SHRI AVINASH RAI KHANNA: WUI the Minister 
of FINANCE be p/eaaed to state: 

(a) whether the amount released for Pradhan Mantri 
Rozgar Yojana (PMRY) purposes has been found diverted 
for other purposes; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Some of the banks have reported diversion of the loan 
amount released for the Prime Minister's Rozgar Yojana 
(PMRY) for other purposes. As per extant Instructions 
under the scheme, all Implementing banks can file criminal 
complaints against the borrowers who mls-utlUae fundal 
loans sanctioned under PMRY. Such instances are also 
discussed in forums like the Block level Bankers' 
Committee (BlBC) and District level Consultative 
Committee meetings for appropriate action. 

(c) Govemment tries to ensure proper utillzatton of 
funds released under PMRY by laying down clear 
guidelines for utilization of these funds which include 
making fresh releases conditional upon submission of 
utilization certificate, back ended disbursement of subsidy 
amount to banks and disbursement of loan amount by 
way of third party cheque to the supplier of goods rather 
than dir8\.tly to the borrowers. 

/English} 

Bongelgaon Thermal Power StatIon 

1153. SHRI M.K. SUBSA: WiD the Minister of POWER 
be pleased to state: 

(a) the progress made in implementation of the 750 
MW Bongaigaon Thermal Power Station so far; 

(b) the total cost, the cost escalation, if any, and the 
funds incurred thereon so far; and 

(c) the time by which it is likely to be completed? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHIN DE): (a) NTPC ltd. is setting up a coal based 
Thermal Power Project (TPP) of 750 MW (3x250 MW) at 
the site of Assam's existing non-operational Bo09algaon 
theonal power station (4x60 MW). In this regard, a Transfer 
Agreement has been executed amongst NTPC Ltd., 
Govemment of Assam and Assam Power Generation 
Corporation Ltd. (APGCl) for transfer of the existing 
infrastructure of 240 MW (4x60 MW) Bongaigaon Thermal 
Power Station of APGCl in Assam to NT PC Ltd. and 
setting up of new 3x250 MW power station at same 
location by NTPC Ltd. Notification in respect of transfer 
of assets was issued by Government of Assam on 
13.11.2007. 

All necessary key inputs and clearances Including 
environmental clearance from Ministry of Environment and 
Forests have been tied-up/obtained for the project. Main 
Plant Equipment packages have been awarded on BHEl 
in February 2008. Work on the project has already 
commenced. 

(b) Investment approval has been accorded by NTPC 
Board on 30.01.2008 at current estimated cost of 
As. 4375.35 Cro,... An expenditur. of Rs. 86.85 lakhs 
has been incurred in the project so far. 

(c) Bongaigaon TPP is targeted to be completed by 
the year 2011-12. 

Forest Village 

1154. SHRI NAVEEN JINDAL: 
SHRI MANORANJAN BHAKTA: 

WID the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the scheme for development of forest 
villages has made the desired progress; 

(b) if so, the details thereof and the amount spent 
thereon, State-wise and UT-w1se; 

(c) the main features of development in these villages 
88 distinct from other tribal villages; 

(d) whether the development of forest villages is 
monitored from time to time; and 

(e) if so, the details thereof and the number of forest 
villages declared revenue villages, State-wise and 
UT-wlse? 
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THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNOIAH): (a) and (b) The scheme for development of 
forest villages was launched In 10th Plan during 2005-06 
with an objective of raising the Human Development Index 
(HOI) of the inhabitants, integrated development of forest 
villages and providing basic facilities and services like 
health, food, safe drinking water etc. to villagers. There 
are 2474 forest villages/habitations in 12 States. Under 
the scheme the project proposals for meeting out the 
above objectives covering 2388 forest villages in 11 States 
have so far been approved and an amount of 
Rs. 45,924.71 lakhs has been released. The scheme is 
progressing. A statement showing State-wise fund released 
during the years 2005-06, 2006-07 and 2007-08 Is 
enclosed. There is no Union Territory having the forest 
villages. 

(c) Since the forest villages were deprived of 
development available In the revenue villages, basic 
facilities and services like food, safe drinking water, health, 
infrastructure, vocational training centres etc. are provided 
under this programme. The main features of development 
of programme, however, are similar to those available in 
other tribal villages which are revenue villages. 

(d) and (e) Monitoring of development of forest 
villages is a continuous process. The State Level Steering 
Committees (SLSC) constituted under National Aforestation 
Programme in the Ministry of Environment and Forests 
monitors the implementation of the project under this 
programme. Utilisation of fund Is monitored through 
submission of utilisation certificates. 

511 forest villages have been converted into revenue 
villages and the State-wiae details are as below: 

S.No. Name of Staie No. of vYlages Approved Area 
Converted 80 far (in hal 

1. Madhya Pradesh 315 30,113 

2. Gujarat 112 4,238 

3. Maharaahtra 73 4,074 

4. Uttarakhand 11 2,561 

Total 511 40,986 

StIIt.",.nt 

Stshl-wise fund I'fIItJastJd during 2005-06, 2006-07.nd 2007-08 

(Rs. in lakh) .... 
SI.No. State 

. . " ..... 
Total Fund ~und Released 

• .. Released 
2005-06 2006-07 2007-06 so far 

2 3 4 5 6 

1. Assam 4059.00 1817.042 0.00 5876.42 

2. Chhattisgarh 4359.00 4161.37 1034.00 9554.37 

3. Gujarat 1979.00 1434.38 593.62 4007.00 

4. Jharkhand 129.71 173.87 0.00 303.58 

5. Meghalaya 0.00 390.71 0.00 390.71 -6. Madhya Pradesh 6190.65 10472.42 2829;00' 19492.07 

7. Mizoram 202.50 1317.50 190.00 1710.00 

8. Orissa 157.14 133.46 0.00 290.60 
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2 3 

9. Tripura 0.00 

1Q .. Uttarakhand 0.00 

11. Uttar Pradesh 0.00 

12. West Bengal 2104.00 

Total 19181.00 

Allocation under JNNURM 

1155. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether all the capital cities of the States have 
been included in JNNURM; 

(b) if so, whether Governrnent of GuJarat has been 
considering to include Porbander and Karamsad cities In 
JNNURM being the birth places of Mahatma Gandhi and 
Sardar Patel respectively; 

(c) whether the Government of Gujarat has been 
given only Rs. 300 crore under JNNURM; 

(d) if so. whether the Government has received any 
proposal to enhance the allocation; and 

(e) If so, the action taken thereon? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. The only exception, 
however, is Gandhinagar as Ahmedabad has already been 
covered. 

(b) Yes, Sir. Such a request has been made. 

(c) to (e) No, Sir. The indicative allocation for Gujarat 
under JNNURM for seven year Mission period (2005-12) 
is Rs. 2944. 37 crore. 

Awarene.. of Insurance Product. In Rural Areas 

1156. SHRI K.C. PALLANI SHAMY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government proposes to utilise the 
services of postal departments for selling the insurance 
products both life and non-life, particularly in rural areas; 

4 5 6 

930.00 0.00 930.00 

566.96 0.00 566.96 

0.00 0.00 0.00 

699.00 0.00 2803.00 

22097.09 4646.62 45924.71 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Department of Posts sells Its own life insurance 
product as Postal ute Insurance both in urban and rural 
areas. Postal Life Insurance originally available to 
government and public sector employees (including 
defence services and para-military forces) was extended 
to the rural populace in the year 1995. The prime objective 
was to provide insurance cover to the rural public in 
general and to benefit weaker sections and women 
workers of rural areas in particular. As regards generai 
insurance business, Department of Posts is a Corporate 
Agent of MIs. The Oriental Insurance Company Limited. 

(c) Does not arise. 

Review of DTAA 

1157. SHRI SWADESH CHAKRABORTY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government has information regarding 
cases of tax evasion under Double Taxation Avoidance 
Agreements (DTAAs); 

(b) if so, whether the Govemment is considering to 
review DTAA to curb speculative profiteers evading tax; 
and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
Whenever it comes to the notice of the Government that 
there is improper use of the provisions of any Double 
Taxation Avoidance Agreement (DTAA), measures to 
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review that DTAA are taken In consultation with the treaty 
partner. 

{Tl1II1Slstion} 

Schem •• for Employment of Women 

1158. SHRI MAHAVIR BHAGORA: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment has launched schemes 
for providing employment to women; 

(b) if so, the details thereof alongwith achievements 
made therein during the last three years; and 

(c) the details of the funds provided for these 
schemes during the last three years, scheme-wise and 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The Ministry of Women and 
Child Development is implementing Support to Training 
and Employment Programme for Women (STEP) Scheme 
with a view to make women economically self-reliant. The 
Scheme basically aims at providing training for skill 
upgradation of women beneficiaries, development of 
entrepreneurial skills, asset creation to mobilize them into 
small viable groups and enable them to take up 
employment-cum-Income generation activities to Increase 
their self reliance. 

(b) Detailed write up on the STEP Scheme may be 
accessed at official website of this Ministry, 
www.wcd.nic.in. Details of physical and financial 
achlevement3 made during the last three years are 
enclosed as per statement. 

(c) State-wise details of funds released under the 
Scheme may be accessed at official website of this 
Ministry www.wed.nic.in. 

Year 

2004-05 

2005-06 

2006-07 

smtement 

Physics! TSf!l8tsIPetfonnsnctJ 

Target 
(No. of Beneficiaries) 

40000 

35000 

35000 

Achievement 
(No. of Beneficiaries) 

15900 

34575 

31177 

Year 

2004-05 

2005-06 

2006-07 

/EngIish} 

OutlaylBE 

Plan 

2500.00 

1500.00 

1600.00 

(Rs. in lakhs) 

RE Actula 
expenditure 

Plan 

2500.00 1781.87 

1500.00 1717.92 

1600.00 1597.637 

Boun." Wall Fencing In Government Colonie. 

1159. SHRI NAKUl DAS RAI: Will the Minister of 
URBAN DEVELOPMENT be pleased to refer to reply 
given to unstarred question no. 3378 dated September 7, 
2007 and state: 

(a) whether the Information in regard to part 'c' of 
question has since been collected; 

(b) If so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the time by which it is likely to be laid on the 
Table of the House? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) The Information has not been 
collected completely. 

(b) and (c) Some Zonal information Is yet to be 
received. 

(d) The information can be laid on the Table of the 
House after 3 months. 

Notification of Deihl Rent Control Act 

1160. SHRI KULDEEP BISHNOI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether Govemment has not notified the Delhi 
Rent Control Act, 1995 so far; 

(b) if so, the reasons for delay; and 

(c) the steps taken by the Govemment to notify the 
Delhi Rent Control Act, 1995 at the earliest? . 
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THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. 

(b) and (c) Immediately after The Delhi Rent Act, 
1995 was enacted on 23.8.1995, there were 
representations against some of the provisions of the said 
Act. The matter was examined by the Govemment and 
it was decided to bring the Act into force after effecting 
amendments to some of its provisions. Accordingly, the 
Delhi Rent (Amendment) Bill, 1997 was introduced in the 
Rajya Sabha on 28.7.1997. The Bill was referred to the 
Parliamentary Standing Committee on Urban and Rural 
Development for examination and report. The Committee 
submitted Its report on 21.12.2000. 

The Govemment considered the Report and accepted 
all the recommendations of the Committee. Steps were 
initiated for moving official amendments to the Amendment 
Bill, 1997 but the Bill could not be debated till the 
dissolution of the 13th Lok Sabha. After formation of 
14th Lok Sabha, the Bill Is required to be considered by 
the Govemment afresh and steps have been initiated in 
that direction. 

World Bank Aid for Tran8port System 

1161. SHRI ASADUDDIN OWAISI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the World Bank has earmarked $ 25 
million to tum transport system greener in India; 

(b) if so, whether the cities in the country have been 
short-listed based up their project proposals; 

(c) the names of the cities In India where this fund 
is likely to be utilized; and 

(d) the steps taken or being taken by the Govemment 
to judicious use of World Bank Green Environment Facility 
(GEF) Fund? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) No, Sir. The total finanCing 
requested under Global Environment Facility (GEF) is US 
$ 25.35 million, inclusive of project preparation grant and 
agency fee (10%) to the World Bank and UNDP for project 
cycle management services associated with the 
implementation of 'Sustalnable Urban Transport Project' 
(SUTP) in India. The project is not yet sanctioned. The 
assistance finally sanctioned by GEF will be implemented 

in collaboration with the World Bank and the United 
Nations Development Programme. 

(b) Cities have been short-listed based on the 
proposals received under Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM), presentations made in the 
workshop at Indore in June, 2007 and proposals submitted 
by the States for seeking GEF assistance. 

(c) The names of the cities in India where this fund 
is likely to be utilized are, Indore, Puna-Plmpri Chinchwad, 
Jalandhar, Hyderabad, Ahmedabad, Mysore, Naya Raipur, 
Ajmer Pushkar and Thiruvananthapuram. 

(d) The Ministry has constiMed Steering Committee 
to guide and oversee the work to be taken up under this 
project, Project Management unit for monitoring project 
implementation and appointed consultant to liaise with 
the World Bank, UNDP and concemed States/cities in 
project preparation as per GEF eligibility norms. 

Accelerated Urban Water Supply Programme 

1162. SHRI KAILASH MEGHWAL: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) the amount sanctioned and released for schemes 
of integrated development of Small and Medium Towns, 
Accelerated Urban Water Supply Programme to various 
States; 

(b) if so, the details thereof; 

(c) whether utilisation certificates have been received 
in respect of above schemes; and 

(d) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) to (d) Under the Centrally 
Sponsored Schemes of Integrated Development of Small 
and Medium Towns (IDSMT) and Accelerated Urban Water 
Supply Programme (AUWSP), Central assistance 
amounting to Rs. 771.34 crore and Rs. 871.47 crore 
respect~vely has been released. Utilization Certificates for 
As. 385.95 crore in respect of IDSMT and Rs. 836.38 
crores in respect of AUWSP have been received so far. 
Since the projects are ongoing, utilisation certificates for 
the balance amount will be furnished by the State 
Govemments after utilization of the same. 
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External Debt 

1163. SHRI HITEN BARMAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of extemal debt outstanding against 
the country during each of the last three years with 
percentage increase; 

(b) the rate of interest on which short term, long 
term debts were negotiable; 

(c) the amount of interest paid on it during the same 
period; 

(d) whether liberalisation of economy has helped in 
reducing external debt; 

(e) if so, the reaction of the Government thereto; 
and 

(f) the steps taken by the Government to reduce 
such debt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Data on 
India's total external debt and its percentage increase 
during the last three years are given in the Table below: 

Tilble: Indis:S Extemsl Debt Ovtsl8nding 

At end External Debt Outstanding Increase (%) 
(US $ billion) 

March 2005 R 132.97 19.1 

March 2006 R 138.13 3.8 

March 2007 R 169.63 22.8 

R: Revised. 

(b) Rates of interest differ for sovereign and non-
sovereign borrowings. Sovereign loans carried interest 
rates which were generally lower than the prevailing 
market rate. 

As regards non-Government (private) loans, short-
term loans and credits (up to one year maturity) were 
allowed to be raised at UBDR plus 50 basis points, and 
long-term loans at UBOR plus 125 to 350 basis points 
under external commercial borrowing. The exact rates of 
interest, however, depend on the terms settled between 
the lenders and borrowers. 

(c) The amount of intereat PaIc! on the total extemal 
debt for the last three years is .glven In the Table below: 

TsDlB: Amount of Int8l'8St Psid 

Year 

2004-05 R 

2005-06 R 

2006-07 R 

R: Reviled. 

Amount of Interest Paid 
(US $ billion) 

3.04 

6.22 

4.47 

(d) and (e) Yes, Sir. External debt as a proportion of 
GOP came down from 38.7 per cent in 1991-92 to 17.9 
per cent in 2006-07. Debt-service ratio improved from 
30.2 per cent to 4.8 per cent and the foreign exchange 
reserves cover of extemal debt rose from 10.8 per cent 
to 117.4 per cent during the same period. 

(f) Prudent external debt management policy of the 
Government alms at maintaining external debt within 
manageable limits. This includes emphasis on raising 
sovereign loans on concessional terms with longer 
maturities, prepaying high cost loans, rationalising Interest 
rates on NRI deposits, restricting end-use of extemal 
commercial borrowings, monitoring of short·term debt and 
encouraging non-debt creating capital flows. 

Unfair Treatment of Borrowers 

1164. SHRI S.K. KHARVENTHAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government is aware that many of 
the public and private sector banks are offering lower 
floating rates to fresh borrowers while forcing the existing 
customers to keep paying eariier higher rates; 

(b) if so, the details alongwith the action taken against 
the bankers who are not passing on the benefits of fall 
in interest rates to the existing borrowers; 

(c) whether the Government is aware that banks are 
levying penal interest to the customers who are repaying 
loans ahead of tenure or switching over to loans with 
lower interest rates; .• , 

(d) If so, the action taken thereon; and 

(e) if not, the reasons therefor? 



195 WrilttlnAnswsrs MARCH 10, 2008 to OutIstions 196 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Effective October 1994, the Reserve Bank of India has 
deregulated the interest rates on advances above Rs. 2 
lakh including loans to small and micro industrial 
enterprises, and these interest rates are determined by 
the banks themselves with the approval of their Boards. 
For credit limit up to Rs. 2 lakh, the Benchmark Prime 
Lending Rate (BPLR) has been prescribed as the ceiling 
lending rate. In order to enhance transparency in banks' 
pricing of their loan products, banks have been advised 
to fix their BPLR after taking into account (i) actual cost 
of funds, (ii) operating expenses and (iii) a minimum 
margin to cover regulatory requirement of provisioning! 
capital charge and profit margin and ensure that the BPLR 
truly reflects the actual cost. Banks have also been 
allowed to freely price their loan products below or above 
their BPLR and offer floating rate products by using market 
benchmarks in a transparent manner. 

As reported by Public Sector Banks (PSBs), floating 
interest rates are linked to BPLR and whenever the BPLR 
is changed, the Interest rate changes are effected both 
for existing as well as new borrowers. 

(c) to (e) RBI has reported that as per the extant 
guidelines, the decision to prescribe service charges 
including prepayment charges is left to the discretion of 
the boards of individual banks. Banks would normally be 
expected, while fixing the service charges, to ensure that 
charges are reasonable, consistent with the cost of 
providing these services and that the customers with '~w 
value/volume of transactions are not penalized. 

Most of the PSBs have reported that they do not 
charge any pre-payment penalty in case the account is 
adjusted by the borrower from his own resources. 
However, in case of take-over of term loans by other 
banks, a nominal rate of fore-closure fee Is charged on 
the balance outstanding on the date of adjustment. 

Durg_pur Thermal Power Plant 

1165. SHRI MILIND DEORA: Will the Minister of 
POWER be pleased to state: 

(a) whether the State Government of Maharashtra 
proposes to expand two more units at Durgapur Thermal 
Power Plant with the Central assistance; 

(b) if so, the total power generation capacity is likely 
to be added as a result thereof and the total financial 
contribution of the Centre in this regard; and 

(c) the time by which these units are likely to become 
operational? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a> and (b) Yes, Sir. M/s. Maharashtra State 
Power Generation Company Ltd. (MAHAGENCO) has a 
proposal for setting up two more units each of 500 MW 
at Chandrapur Thermal Power Plant located near Durgapur 
village in Chandrapur District of Maharashtra. As per 
MAHAGENCO, the total cost of the project is estimated 
to be Rs. 5500 crores for which fur.ding (loan) to the 
extent of SOCYo of the project cost has been sought from 
Rural Electrification Corporation under the Ministry of 
Power. Additional generation capacity of 1000 MW is likely· 
to be achieved from the project. 

(c) As per MAHAGENCO, these units of the project 
are targeted to become operational during the year 
2011-12. 

UC Ov.r .... Operation. 

1166. SHRI MADHU GOUD YASKHI: Will the Minister 
of FINANCE be pleased to state: 

(a) the total amount of premium received from Life 
Insurance Corporation of India's (LlC) overseas operations 
during each of the last three years; 

(b) whether the L1C's overseas operations is showing 
a negative growth for the past few years; 

(c) if so, the details thereof and the reasons therefor; 
and 

(d) the steps taken or likely to be taken by the 
Govemment to rectify this trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The Life 
Insurance Corporation of India (LlC) has reported that 
the total amount of premium received from Its overseas 
operations during the last three years is as under: 
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Year Premium Income Growth 
(Rs. In crore) 

2004·05 358.42 -14.5% 

2005-06 412.89 15.2% 

2006-07 449.84 8.95% 

(b) to (d) LlC has reported that its growth was 
negative during the year 2004-05 due to shift in its focus 
from single premium policies to regular premium policies. 
The growth in subsequent two years has, however, been 
positive. LlC's total premium income from overseas 
operations is likely to improve in future as it Is exploring 
opportunities for expansion in new territories including 
Asian countries like Singapore. 

earnings from Stock Market 

1167. DR. ARUN KUMAR SARMA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government eamings from the Stock 
Markets has significantly increased in the recent years; 

(b) if so, the guiding force behind such constant 
upward trend with the annual eamings of the Govemment 
in the decade; 

(c) the reason for fall and recent instability in the 
International Stock Markets and its consequential impact 
in the Indian market; and 

(d) the manner in which the Govemment proposes 
to meet the challenges in near future to get our market 
stabilized despite ups and downs in intemational markets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Government is not an investor in stock market. However, 
the valuations and transactions in stock -market have some 
bearing on income and wealth of Government. These 
include increased revenue from securities transaction tax, 
appreciation of its holdings in public sector enterprises, 
etc. 

(c) The recent fall and instability in international stock 
markets is attributed, among other factors, to the sub-
prime mortgage crisis in the US, change in the monetary 
stance of developed countries, the expected recession in 
US, firming up of oil prices, Yen carry trade, relative 

valuations In emerging markets, etc. The Impact on Indian 
market depends on the level of Its integration with 
intematlonal markets. 

(d) The authorities do not try to stabilise stock prices. 
They have put in place systems and practices to promote 
a safe, transparent and efficient market and to protect 
market Integrity. The systems instituted Include advanced 
risk management ~echanlsms comprising on-line 
monitoring and surveillance, various limits on positions, 
margin requirements, circuit filters, etc. The systems and 
practices are reviewed continuously and modified to meet 
emerging needs. Measures taken to broaden and deepen 
markets Include: screen based trading system, 
dematerialization of securities, corporatizatlon and 
demutualization of exchanges, settlement through clearing 
corporation, trading in of derivatives, etc. Besides, SEBI 
maintains a constant vigil in the market, and in case of 
any abnormality, takes appropriate action against the 
concerned entities. SEBI and market participants are 
undertaking massive awareness programmes to educate 
investors about the precautions they need to take while 
dealing in securities and how to seek redressal of their 
grievances. 

Safe Motherhood and Child Survival Programma 

1168. SHRI SANAT KUMAR MANDAL: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) the present status of the Wortd Bank and UNICEF 
funded Child Survival and Safe Motherhood Programme 
in the country; and 

(b) the assistance the World Bank and UNICEF 
provided to the country during the last three years, 
especially in West Bengal? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Ministry of Women 
and Child Development is not administering any World 
Bank funded Programme on Child Survival and Safe 
Motherhood in the country. UNICEF implements its 
programme in India through Master Plan of Operations. 
Interventions have been proposed by UNICEF under ,its 
Country Programme Action Plan for 2008-2012 for 
strengthening the Scheme of Integrated Child Development 
Services which will replace the current Master Plan of 
OperatiOns for 2003·07. UNICEF had an allocation of US 
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$ 56.6 million for the Child Development and Nutrition 
projects for five years from 2003-2007. There is no State 
wise allocation under Master Plan of Operations. 

Actlvltl.. of NIRD 

1169. SHRI G. NIZAMUDDIN: 
SHRI PUSP JAIN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the Centres/Departments functioning at the 
National Institute of Rural Development (NIRD), 
Hyderabad; 

(b) the areas in which training programmes and 
workshops are being organized; and 

(c) the details of the Civil SOCieties, NGOs, Self-Help 
Groups and Academic Institutes participating in various 
courses/programmes during the last three years? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) The following 
Centres/Departments are functioning at the National 
Institute of Rural Development (NIRD), Hyderabad:-

(i) Centre for Agrarian Studies and Disaster Mitigation, 
(ii) Centre for Equity and Social Development, (ill) Centre 
for Gender Studies, (Iv) Centre for HumanFiesource 
Development, (v) Centre for Information Technology and 
Quantitative Techniques (vi) Centre for Planning, Monitoring 

~ and Evaluation, (vii) Centre for Geo-Informatics Application 
in Rural Development, (viii) Centre for Media and Rural 
Documentation, (ix) Centre for Panchayati Raj, (x) Centre 
for Self-Employment and Rural Enterprises, (xi) Centre 
for Technology and Product Marketing, (xii)' Centre for 
Water and Land Resources, (xiii) Research and Training 
Division, (xiv) Rural Technology Pa!i(, (xv) Centre for Wage 
Employment and Poverty Alleviation, (xvi) Centre for 
Financial Management, (xvii) Tribal Research and Action 
Cell, (xviii) Centre for Post Graduate Studies, and (xix) 
North-Eastem Regional Centre, Guwahatl. 

(b) The National Institute of Rural Development 
organizes training programmes and workshops in the 
areas of (i) Decentralized Planning, (Ii) Capacity Building 
Programme for PRls, (HI) Participatory approaches to Rural 
Development, (iv) Management of RD Programmes: SGSY, 
NREGA, RWSS, Housing, Watershed, (v) Forest 

Management, (vi) Community Recourse Management, 
(vii) Financial Management, (vliiT Gender in Rural 
Development, (ix) Monitoring and Evaluation of RD 
Programmes, (x) Computer Application and Information 
Technology, (xl) Rural Marketing, (xii) Management of 
Agriculture in drought prone areas, (xiii) Human Resource 
development, (xiv» Self Employment and Rural 
Enterprises, (xv) Technology and Product Marketing, 
(xvi) Water and Land Resources Management, (xvii) Wage 
Employment and Poverty Alleviation, (xviii) Community 
Mobilization for Community Driven Development, 
(xix) Good Governance and Rural Development, 
(xx) Geographic Information System applications in Rural 
Development, (xxi) Sustainable Agriculture and Rural 
Development, and (xxii) Disaster Management. 

(c) The details of the Civil Societies, NGOs, Self-
Help Groups and Academic Institutes which Participated 
in various courses/programmes during the last three years 
are as under:-

Year No. of Civil Societies, No. of Academic 
NGOs and SHGs Institutes attended 
attended in NIRD in NIRD 

Programmes Programmes 

2004-05 843 368 

2005-06 750 274 

2006-07 1040 185 

Total 2633 827 

"'-. ReductlonlExemptlon of Import· Duty 

1170. SHRI PANNIAN RAVINDRAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether a reduction/exemption in customs tariff 
for imports duty from neighbouring countries has been 
effected; .' 

(b) if so, the details thereof, country-wise; 

(c) whether any fresh proposal in this regard is under 
consideration with the .GQvemment of India; and 

-::-.... -
(d) if so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANJMANICKAM): (8) and (b) 
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Yes, Sir. The reduction in customs tariff tor imports from 
neighboring countries Wz. Nepal, Bhutan, Bangladesh and 
Maldives (aleo called the LDCs iB. les8 developed 
countries) and Pakistan and Sri Lanka (Non-LDCs) have 
been done as a part of deepening of tariff concessions 
under SAFTA (South Asian Free Trade Agreement). 

(i) Accordingly, duty free access to Imports from 
LDCs has been allowed for all goods other than 
those in the negative list. 

(ii) Duties on imports from non-LDCs have been 
reduced-

• allowing a further reduction of 10% on the 
duty prevailing as on 31.12.2005 if the same 
was in the range of 5% to 20% OR 

• to 20%, in case the tariffs were more than 
20% as on 31.12.2005. 

(iii) Notifications 125 and 126 of 2007-Customs, both 
dated 31.12.2007 amending the notifications 
67 and 68 of 2006-Customs both dated 
30.6.2006 in this regard have been issued. 

(c) and (d) As a part of concessions under SAFTA 
to Non-LDCs, India is committed to bring down the specific 
component of duties on textiles items attracting composite 
rates to Nil, by 01.07.2008. Similarly, the phase II for 
reduction of import duties for imports from Non-LDCs in 
SAFTA is as follows: 

31st December, 2008 to 
31st December, 2013 

0-5% in five equal 
instalments. 

Action on these would be taken as and when it is 
due. 

Duplicate Identity Card. 

1171. SHRI PRALHAD JOSHI: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether it has come to the notice of the 
Govemment that a large number of duplicate Voter Identity 
Cards have been found/recovered from various places 
such as Kanpur in U.P.; and 

(b) if so, the details thereof alongwlth the action taken 
thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The requisite Information for 

answering the question Is being collected and will be laid 
on the Table of the House. 

Dlstrict-w'" Data of BPL Famllle. 

1172. SHRI MANSUKHBHAI D. VASAVA: 
SHRI KASHIRAM RANA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment maintains district-wise 
list of the number of Below Poverty Une (BPL) people; 

(b) If so, the details thereof; and 

(c) if not, the manner in which the Govemment 
assess the development of a particular district In the 
absence of the district-wise BPL data? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) The 
estimation of poverty at the national and State level is 
done by the Planning Commission on the basis of the 
Sample Survey of Consumer Expenditure carried out by 
the National Sample Survey Organisation (NSSO) after 
an interval of 5 years approximately. The Ministry of Rural 
Development provides financial and technical support to 
the States and UTs to undertake BPL Census to identify 
the BPL households In the rural areas who could be 
targeted under its various programmes. The BPL Census 
is done by covering 100% rural households through door-
to-door survey. The BPL Census 2002 has been 
conducted for the 10th Five Year Plan and 21 States and 
UTs have finalized and fumished the ijPL list. The State 
Governments have been advised to post the BPL data 
for each district with details of. individual BPL households 
on their website also. 158 Districts have already posted 
the village-wise BPL data on the website of this Ministry 
iB. www.rural.nic.in also. 

(English} 

Fire In Excl.. Department Building 

1173. SHRI KINJARAPU YERRANNAIDU: Will \he 
Minister of FINANCE be pleased to state: 

(a) whether a major fire broke out at an office of 
Excise Department situated in a high building in Rajendra 
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Place area in Central Delhi in the month of December, 
2007; 

(b) If so, the details thereof; 

(c) whether some important documents were 
destroyed in the fire; 

(d) if so, the details thereof and extent of damage 
suffered by the Excise Department; 

(e) whether any responsibility has been fixed in this 
regard; 

(f) If so, the details thereof; 

(g) whether the services of Central Forensic Science 
Laboratory (CFSL) has been requisitioned for enquiry; 

(h) if not, the reasons therefor; 

(i) whether the matter has been taken up with Delhi 
Fire ServiceslMunicipal Corporation of DelhVCentral Public 
Work Department; and 

(j) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) A 
fire broke out on 22nd December, 2007 at 6h floor, 
Gagandeep Building, Rajendra Place, New Delhi where 
Range-13 and Range-14 of Central Excise, Division-III, 
New Delhi are situated but no damage was caused in 
these Ranges as the fire broke out in the private office 
located adjacent to Range-14 and did not spread on the 
antire flool. 

(c) to (j) In view of above, questions do not arise. 

Namma Metro Rail Project 

1174. SHRI M. SHIVANNA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether land for Namma Metro Rail Project, 
Bangalore has been acquired; and 

(b) if so, the details thereof, location-wise? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) No, Sir. The complete land for 
the project has still not been acquired. 

(b) Does not arise. 

Inclusion of Panna Community In STs L1et 

1175. SHRI B. MAHTAB: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the Government of Orissa had sent a 
proposal to the Union Government in the 80s for 
according the status of Scheduled Tribes to Panna 
community who speak Kui dialect but originally belong to 
Scheduled Castes; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government 
thereon, as on date? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) No, sir. 

(b) and (c) Does not arise. 

PFRDA 

1176. SHRI P. MOHAN: Will the Minister of FINANCE 
be pleased to state: 

(a) whether Pension Fund RegUlatory and 
Development Authority (PFRDA) has been constituted for 
implementing New Pension Scheme after the approval of 
Cabinet; 

(b) If so, the details thereof alongwlth the guidelines 
issued for Its functioning; 

(c) whether the Employees Associations/Federations 
were consulted before formation of Authority; 

(d) if so, the details thereof; 

(e) whether PFRDA has nominated aa executive 
member of International Organisation of Penaion 
Supervision (lOPS); 

(f) if so, the details thereof; 

(g) whether the accumulated Pension Fund has been 
invested in the Global Share Market: 

(h) if so, the details thereof; and 

(i) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Govemment of India have constituted the interim 
Pension Fund Regulatory and Development Authortty 
(PFRDA) under the overall administrative control of the 
Ministry of Finance .through a Resolution dated 
10.10.2003. 

(c) and (d) The PFRDA Bill was discussed with the 
Central trade unions in a meeting organized in Ministry 
of Finance on 20th March, 2005. 

(e) and (f) In the last Annual General Meeting of the 
Intematlonal Organisation of Pension Supervisors (lOPS) 
held in November, 2007, PFRDA was elected as a 
member of the Executive Committee of the lOPS. 

(g) to (I) At present, the contribution under the New 
Pension System is credited into a public account which 
is eaming an interest of 8% per annum. 

Poor Telecom Service In Election. 

1177. SHRI AMITAVA NANDY: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether poor telecommunication connectivity has 
made obstacle to monitor smooth elections in different 
parts of the country; and 

(b) if so, the details thereof and the steps taken in 
this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The requisite Information for 
answering the question is being collected and will be laid 
on the Table of the House. 

Recommendation of National Commission 
for Women 

1178. SHRI K.C. SINGH "BABA-: 
SHRIMATI SUMITRA MAHAJAN: 
SHRI ADHIR CHOWDHURY: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment is aware that dowry 
crime has increased during the last few years; 

(b) if so, the details thereof; 

(c) whether National Commission for women has 
made certain recommendations regarding harsher anti 
dowry law and raising punishments in suspected dowry 
death; 

(d) if so, the main recommendations made by the 
Commission; 

(e) whether Government has examined 
recommendations and has taken a final view; 

(f) if so, the details thereof; and 

(g) the time by which a final decision is likely to be 
taken by Govemment on the recommendation made by 
the National Commission for Women regarding anti dowry 
law? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (s) and (b) As per the data 
compiled by the National Crime Records Bureau (NCRB), 
Ministry of Home Affairs, the following number of cases 
were registered in the country in respect of offences 
relating to dowry:-

Year No. of cases registered under 

Dowry Prohibition Section 304-B 
Act, 1961 IPC (DOWry death) 

2004 3692 7026 

2006 3204 6787 

2006 4604 7618 

(c) Yes, Sir 

(d) A statement is enclosed. 

(e) and (f) The recommendations are presently under 
examination in the Ministry of Women and Child 
Development 

(g) No time can be indicated in this regard at this 
stage in view of the Inter-Ministerial consultations including 
vetting by the Ministry of Law. 

,. 
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St.tement 

The National Commission for Women has made the 
following main recommendations: -

(i) The words 'in connection with the marriage of 
said parties' occurring in section 2 of the Dowry 
Prohibition Act, 1961 relating to the definition of 
dowry, may be deleted. 

(ii) A penalty of imprisonment of not less than 
3 years and fine of not less than Rs. 15,000 
may be introduced for the parents/relatives of 
the bride or bridegroom for non-maintenance of 
lists of presents under the Dowry Prohibition 
(Maintenance of Lists of Presents to the Bride 
and Bridegroom) Rules, 1985. 

(iii) The penalty laid down in the said Act for giving 
dowry may be reduced to imprisonment of not 
less than one year and fine of not less than 
Rs. 15,000 unless the person can prove that he 
was compelled to give dOWry. 

(iv) Amend section 6 of the said Act (dowry to be 
for the benefit of the wife or her heirs) In order 
to provide that in the event of the death of any 
woman, whether due to natural causes or 
otherwise, whether within 7 years or after 
7 years of her marriage, any property to which 
she is entitled under the section will be 
transferred to her children or to her parents if 
she has no children; and not to her heirs. 

(v) Empower the Service Provider or the Protection 
Officer functioning under the Protection of 
Women from Domestic Violence Act, 2005, under 
section 7 of the Dowry Prohibition Act, 1961, to 
lodge a complaint of commission of an offence. 

(vi) The words 'soon before her death' occurring in 
sub-section (1) of section 304B IPC (Dowry 
death) may be replaced by the words 'anytime 
before her death' and any death occurring in 
the circumstances mentioned in the sub-section 
even after 7 years of marriage should be 
considered as dowry death. The minimum 
punishment laid down in sub-section (2) of 
section 304B IPC should be raised from 7 years 
to 10 years and death may be prescribed as 
the maximum penalty altemate to the existing 
penalty of imprisonment for life. 

Inatltutlonal Captlcltlea under JNNURM 

1179. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Planning Commission has pointed 
out that municipal corporations and other city level 
agencies lack institutional capacities to implement !be large 
projects envisaged under the Jawaharlal Nehru National 
Urban Renewal Mission (JNNURM); 

(b) If so, the facts and the reaction of Govemment 
thereto; and 

(c) the details of remedial measures taken by the 
Union Government for proper implementation of such 
projects in various States? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) Yea, Sir. 

(b) and (c) In order to augment the Institutional 
capacities of the ULBs to Implement the large projects 
envisaged under the Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM), Government has initiated 
various measures as per details encloeed In the statement. 

St.tement 

.In order to augment the capacity of Urban Local 
Bodies (ULBs) for effective implementation of urban 
reforms and infrastructure projects under JNNURM, a 
number of initiatives have been taken up since the launch 
of the Mission. These include the following: 

1. Expanding and energizing the supply side with 
schematic arrangement of six empanel led Region 
Hub Institutions (RHls) and a range of Network 
institutions aligned to the Hub Institutions, to 
meet the demands for training on the ground. 

2. A Rapid Training Programme (RTP), prioritizing 
slow performing cities that have lagged behind 
in accessing JNNURM funds, on three prioritized 
modules, Governance and Reforms, Supervisionl 



209 PHALGUNA 20, 1929 (S~ 210 

Preparation of Detailed Project Reports (DPRs) 
and Project Management and Implementation 
has been launched. 

3. The Peer Experience and Reflective Leaming 
(PEARL) programme has been launched to 
foster cross learning among cities and 
institutions, clustered Into five groups based on 
similar socio-economic profiles. For each Group 
a Knowledge Manager (selected institution) 
coordinates and provides technical support to 
organize activities of common interest and value, 
with MoUD support. 

4. UNDP-GOI initiative for Capacity Building for De-
centralised Urban Governance. 

The UNDP-GOI initiative has been launched in 
November 2006. This is a time-bound 
programme spread over 4 States and 16 ULBs 
to handhold the ULBs on the areas of 
Accounting Reforms, Property Tax Reforms and 
City Development Plan. This programme has 
been aligned to JNNURM in select locations 
which will have demonstrative effect on other 
cities. 

5. Independent Review and Monitoring Agency 
(IRMA) 

A mechanism, at the State level, for third party 
monitoring and review of the projects sanctioned 
under the JNNURM has been put in place to 
ensure that the Mission objectives are met. It is 
intended that the review and monitoring process 
in the 63 Mission cities will keep track of the 
physical and financial progress of projects 
throughout the implementation of the project -
Pre-Construction, Construction, Commissioning 
and Trial run, and Post-Construction stages. 

6. Programme Management Unit (PMU) 

To strengthen the capacity of States to effectively 
co-ordinate implementation of projects and 
reforms under JNNURM, MoUD is supporting a 
Programme Management Unit (PMU) at the 
State levels. A typical PMU is proposed to 
comprise a team of professionals recruited from 
the open market on contractual basis. 

7. Project Implementation Unit (PfU) 

Support is being extended to establish Project 
Implementation Units (PIUs) at ULBs to enhance 
their capability to effectively Implement projects 
and reforms under JNNURM. 

/Trans/lllion} 

Development of Scheduled Trlbel 

1180. SHRI FAGGAN SINGH KULASTE: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) the ground level implementation status of the 
schemes for the Scheduled Tribes; 

(b) whether the Planning Commission propose to 
frame a concrete outline for the development of the 
Scheduled Tribes by holding consultations with the 
Scheduled Tribes Commission; and 

(c) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) The Ministry of Tribal Affairs implements 
various Central Sector/Centrally Sponsored Schemes! 
programmes for the socio-economic development of tribal 
people in the country. The funds released by the Ministry 
under these schemes!programmes are required to be 
utilised within 12 months from the date of sanction. The 
utilisation position submitted by the States shows that 
most of them have utilised more than 75% of the amount 
released within the stipulated time limit. 

(b) and (c) The Planning Commission has informed 
that they have no plan at this stage for tt-e development 
of Scheduled Tribes. 

/English} 

Taxe. and Excise Duty on Fuel Efficient Car. 

1181. SHRIMATI MANEKA GANDHI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether tax incentives are given/proposed to, be 
given to car manufacturers In accordance with the fu'l 
efficiency of their products; 

(b) if so, the details thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The general rate of excise duty on cers Is 24% ad 
valorem. However, a concessional duty rate of 16% was 
extended to small cars (Motorcars of length less than 
4000 mm and engine capacity upto 1200cc [petrol, LPG, 
CNG}/15OOcc {diesel}) In Budget 2006 as it Is the intention 
of the Government to make India a hub for the 
manufacture of small and fuel efficient cars. Govemment's 
decision was based on' a study got conducted by the 
'Energy & Resources Institute' which concluded that cars 
with smaller engines are more fuel efficient. In this year's 
Budget (2008-09), excise duty rate of 16% has been 
further reduced to 12%. 

(c) Does not arise. 

NSSO and MPCE 

1182. SHRI ABlJ AYES MONDAL: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the details of economic criteria fixed for BPL 
peopleJfamily and their Monthly Per Capita Expenditure 
(MPCE), State-wise; 

(b) whether one out of five people in rural India has 
no capacity to spend even Rs. 12 dally, according to a 
report of National Sample Survey Organisation (NSSO) 
released recently; and 

(c) if so, the facts thereof and the steps taken in this 
regard? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) The Planning 
Commission uses a poverty line based on per capita 
consumption expenditure as the economic criterion to 
determine the persons living below the poverty line. The 
poverty line is expressed in terms of per capita 
consumption expenditure needed to attain a minimum 
amount of calorie intake out of food consumption along 
with a minimum amount of non-food expenditure in order 
to meet the requirements of clothing, shelter, transport 
etc. The per capita consumption norm has been fixed at 
As. 49.09 per month in rural areas and Rs. 56.64 per 
month in urban areas at 1973-74 prices at national level 
corresponding to a basket of goods and services anchored 

on a norm of per capita daily calorie requirement of 
2400 kcaf in rural areas and 2100 kcal In urban areas. 
The state-specific poverty lines are derived from the 
national level poverty lines, using state-specific price 
indices and Inter-state price differentials. The national 
poverty line at 2004-05 prices Is Rs. 356.30 per person 
per month In rural areas and Rs. 538.60 per person per 
month in the urban areas. The State-wise poverty lines 
in 2004-05 are given In Statement-I. Statement-II gives 
the major State-wise monthly per capita expenditure of 
people living below the poverty line estimated from the 
National Sample Survey data of household consumer 
expenditure of 2004-05. 

(b) Based on the percentage of rural and urban 
population below specified levels of monthly per capita 
consumption expenditure (MPCE) given in the Report No. 
523(6211.0/1), "Household Consumer Expenditure in India, 
2005-2006", of NSS 62nd Round (July 2005 - June 2006) 
brought out by the National Sample Survey Organization 
(NSSO), Ministry of Statistics and Programme 
Implementation, Government of India, the per capita 
consumption expenditure of 18.7% of the rural population 
and 4.7% of the urban population In the country is less 
than Rs. 12 per day (Rs. 365 per month). It implies that 
, 6.3 crore people in the country spend less than Rs. 12 
per month representing 14.7% of the total population. 

(c) The Ministry of Rural Development has been 
implementing the poverty alleviation programmes to 
provide wage and self employment programmes with the 
objective of generating incremental income of the rural 
households. With effect from 1 st April, 2008, all the 
districts of the country will be covered under National 
Rural Employment Guarantee Scheme which Is primarily 
a wage employment scheme. Under this programme, each 
rural household Is guaranteed 100 days of wage 
employment In a financial year whose adult members are 
willing to take up unskilled manual work. The 
Swaranjayantl Gram Swarozgar Yojana (SGSY) is a self-
employment programme under which the rural poor are 
provided assistance in the form of subsidy and credit to 
take up economic activities which could generate income 
on a sustainable basis. The Government have also 
extended the Indira Gandhi Old Age Pension Scheme to 
all the BPL persons who are of the age of 65 and above 
and are given a penSion of As. 200 per month. The 
State Govemments are also required to supplement this 
amount. 
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St.,.",."t I St..",."t H 

Stsle-SptICIfic PoV8rly LintlS In 2004-05 AWlragtI Monthly Ptlr Capita Consumption Expenditulfl 
01 ths pcpu/IIIIon bsIow ptWWty lintl (BPL) duni'lg thtl 

(Rs. per capita per month) jlNr 2004-05 

S.No. StateslU.T.s Rural Urban SI.No. Stat .. Rural Urban 

1. Andhra PradeIh 292.95 642.89 1. Andhra Pradesh 245.85 436.41 

2. Assam 387.64 378.84 2. AIaam 327.29 330.37 

3. Bihar 364.36 435.00 3. BIher 287.58 345.83 

4. Chhattlsgarfl 322.41 560.00 4. Chhattisgarfl 249.62 395.11 

5. Delhi 410.38 612.91 6. DelhI 392.41 512.31 

6. Goa 362.25 685.90 6. Goa 338.08 523.36 

7. Gularat 353.93 541.16 7. Gujarat 293.93 450.30 

8. Haryana 414.76 504.49 8. Haryana 344.62 401.37 

9. Himachal Pradesh 394.28 504.49 9. Himachal Pradesh 338.27 353.26 

10. Jammu and Kashmir 391.26 553.n 10. Jammu and KMhmir 341.54 437.99 

11. Jharkhand 388.56 451.24 11. JhaMland 288.78 380.83 

12. Kamataka 324.17 599.66 12. Kamataka 280.99 441.15 

13. KeraJa 430.12 669.39 13. KerIIa 346.21 491.79 

14. Madhya Pradesh 327.78 570.15 14. Madhya Pradesh 257.83 407.71 

15. Maharashtra 362.25 685.90 
15. Maharashtra 285.52 339.40 

16. Orissa 325.79 528.49 
16. 0riIea 242.04 371.47 

17. Punjab 410.38 486.18 
17. Punjab 358.07 428.43 

18. Rajasthan 374.57 559.63 
18. Rajasthan 317.11 440.59 

19. Tamil Nadu 351.88 547.42 
295.93 437.19 19. Tamil Nadu 

20. Uttar Pradesh 365.84 483.26 
296.67 388.91 20. Uttar Pradesh 

21. Uttarakhand 478.02 637.67 
388.73 493.32 21. Uttrarakhand 

22. West Bengal 382.82 449.32 
382.10 22. West Bengal 314.01 

AII-~ 356.30 538.60 
All India 286.13 416.14 

"The poverty Iina (implicit) lit alI-India laval Is worbd out from Shortllge of Dwelling Unite ,. 
the expenditure class-wise cllatribulion of persons (based on URP-
conaumptlon. that Is. consumption data collected from 3O-day 1183. SHRI DUSHYANT SINGH: Will the Minister of 
recaJI period for aU Items) and the poverty ratio at ali-India leval. HOUSING AND URBAN POVERTY ALLEVIATION be 
Tha povarty ratio at ali-India Is obtained as the weighted average 

pleased to state: of the State-wise povarty rallo. 
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(a) shortage of dwelling units In urban areas in the 
country; 

(b) the estimated Increaee In Eleventh Plan period; 
and 

. (c) the steps proposed to be taken to deal with the 
situation during Eleventh Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) According to the estimations 
of the Technical Group constituted by the Ministry for 
assessment of the urban housing shortage at the end of 
the 10th Five Year Plan, the total housing shortage In 
the country Is 24.71 million. During the 11th Five Year 
Plan period, the total urban housing requirement including 
the backlog and additional requirement is estimated as 
26.53 million dwelling units. 

(c) In order to address the issue of housing shortage, 
the first urban area specific housing policy titled the 
National Urban Housing & Habitat Policy (NUHHP), 2007 
has been formulated, which was laid on the Table of 
both Houses of the Parliament on 7.12.2007. The Policy 
seeks to set in motion a process for providing • Affordable 
Housing for AU·, particularly for Economically Weaker 
Sections (EWS) and the Low Income Group (UG) through 
various types of pUblic-private partnerships. 

Apart from NUHHP, 2007 the Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) launched by 
the Govemment in the year 2005 caters to provision of 
housing and basic services to urban poor in 63 specified 
cities under the submission on Basic Services to the 
Urban Poor (BSUP), and in other cities and towns under 
the Integrated Housing and Slum Development Programme 
(IHSDP). Further, a provision of Rs. 30 crores has been 
made in the current financial year 2007-08 to provide 
interest rate subsidy on housing loans to Economically 
Weaker Section (EWS) and the Low Income Group (UG) 
under a new scheme. 

, ~acklog of SCIST Vecancle. In CPWD 

1:184. SHRI PARSURAM MAJHI: WIH the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(8) whether there is huge backlog of SC/ST posts In 
Central Public Works Department; 

(b) if BO, the details thereof, post-wise and scale-
wise, as on date; 

(c) whether any action has been taken to fill up 
these posts; 

(d) if so, the details thereof; 

(e) If not, the reasons therefor; and 

(f) the time by which these posts are likely to be 
filled up? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) to (f) Information is being collected 
and will be laid on the Table of the Sabha. 

Additional Aaalatanee for Computerization 

1185. SHRI RUPCHAND MURMU: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether some State Governments have requested 
the Union Government for additional financial assistance 
for using modem technologies including computerization 
for translation of Central Acts into Santhli; 

(b) If BO, the details thereof; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) No request has been received from any 
State Government for additional financial assistance for 
using modem technologies including computerization for 
translation of Central Acts into Santhli. 

(b) and (c) Do not arise 

Health Insurance under Indian 
Syatem of Medicine. 

1186. SHRI NAND KUMAR SAl: 
SHRI BRAJA KISHORE TRIPATHY: 

WHI the Minister of FINANCE be pleased to state: 

(a) whether Public Sector Insurance Companies have 
not allowed their mediclaimlhealth insurance customers 
to opt for their treatment in the Indian System of 
Medicines as reported in the 'Hindustan' dated 2 January, 
2008; 
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(b) if so, the details thereof alongwlth the reasons 
therefor; 

(c) whether the Insurance Regulatory Development 
Authority (IRDA) has issued directions to the Public Sector 
Insurance Companies to consider insurance claims for 
treatment under the Indian System of Medicines; and 

(d) if so, the details thereof and the reaction of the 
Public Sector Insurance Companies thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
Insurance Regulatory and Development Authority (IRDA) 
has reported that Public Sector Insurance Companies offer 
policies covering non-allopathic treatment subject to certain 
conditions and limits. 

IRDA has reported that insurers have the facility to 
fiie products covering treatment under any system of 
medicine. IRDA has therefore not Issued any direction to 
public sector insurance companies to consider insurance 
claims tor treatment under Indian System of Medicines. 

Customs Duty on Hearing Ald. 

1187. SHRIMATI MANORAMA MADHAVRAJ: 
SHRI M. SHIVANNA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether semi precious stones attract five per cent 
customs duty, while hearing aids attract fifteen per cent; 

(b) if so, the reasons therefor; 

(c) whether the Govemment proposes to reduce the 
customs duty on equipment of the disabled within five 
per cent range; and 

(d) if so, the reaction of the Govemment thereto? 

THE MINIST~H OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
At present, semi-precious stones attract 5% basic customs 
duty whereas hearing aids are completely exempt from 
basic customs duty and countervailing duty. 

(c) and (d) At present, 22 types of assistlve devices, 
rehabilitation aids and other goods for disabled, including 
hearing aids are completely exempt from basic customs 
duty and countervailing duty. 

Out.ourelng of Blinking Actlvltle. 

1188. SHRI K.J.S.P. REDDY: 
DR. K.S. MANOJ: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment propoaee a ban on 
outsourcing of the banking services in public sector banks; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to "fHI up the 
existing vacancies in public sector banks; and 

(d) if 80, the time by which all the posts will b8 filled 
in these banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL):.(~) and (b) 
In view of the growing use of outsourcing by the banks, 
Reserve Bank of India (RBI) has issued Guidelines on 
Managing Risks and Code of Conduct in Outsourcing of 
Financial Services by banks on 3rd November, 2006, to 
enable the banks to effectively manage the risks arising 
out of outsourcing. As per these guidelines, the banks 
are required to put in place a Board approved 
comprehensive policy detailing all relevant aspects such 
as the services to be outsourced, criteria for selection of 
such activities as well as service providers, parameters 
for defining material outsourcing, delegation of authority 
depending on risks and materiality and systems to monitor 
and review the operations of these activities. However, 
the guidelines specify that banks should not outsource 
core management functions including internal audit, 
compliance function and decision-making functions like 
determining compliance with Know Your Customer (KYC) 
norms for opening deposit accounts, according sanction 
for loans, management of investment portfolio etc. Further, 
it is entirely for the banks to take a view on the desirability 
of outsourcing as a permissible activity related to financial 
services having regard to all relevant factors, including 
the commercial aspects of .the decision. 

(c) and (d) Govemment has granted autonomy to 
the public sector banks in respect of all human resource 
issues relating to them Including staffing pattern, 
recruitment, placement, transfer, training, promotion, etc. 
Accordingly, the banks evaluate their manpower 
requirement and undertake the recruitment process in 
accordance with their Board approved policies. 

T1palmukh Dam Project 

1189. DR. THOKCHOM MEINYA: Will the "Minister 
of POWER be pleased to state: 
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(a) the present status of the Tipalmukh Dam Project; 

(b) whether there is any major protest from the local 
people against the project; 

(c) if so, the details thereof a10ngwith the reasons 
therefor; and 

(d) the time by which the construction on the dam is 
likely to commence? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) The Tipalmukh Hydroelectric (Multipurpose) 
Project (1500 MW), being executed by the North Eastem 
Electric Corporation Ltd. (NEEPCO), is located near the 
Manipur-Mizoram border in the Churachandpur district of 
Manipur. The project has been conceived as a 
multipurpose storage project with main objectives of 
hydropower development and flood moderation. 

The Public Investment Board (PIB) under the Ministry 
of Finance had considered the proposal on 25.10.2005 
and on 31.01.2006. The Public Investment Board (PIB) 
recommended the investment subject to, Inter-slis, costs 
relating to flood, moderation, diversion of National 
Highways and external security being borne by the 
concerned administrative departments and subject to 
clearances from the Ministry of Environment and Forests. 

The project has so far not received environment and 
forest clearance. 

(b) and (c) It has been Informed that Shri Mani 
Charename, Hon'ble Member of Pariiament and the NGO 
'Citizen Concern for Dams and Development' has sent 
representations to the Ministry of Environment and Forests 
protesting against the 1 st .publlc hearing at the district 
headquarters in Tamenglong on 17.11.2006 and 
Churachandpur on 22.11.2006. A Public Interest Utlgation 
was filed by Smt. H. Sumati Oevl, and another one was 
flied by Shrl Singonpou Pamel, Coordinator, Centre of 
Organization Research Education, Imphal and Shri Aram 
Pamai, Social Worker/Christian Mission Workers 
challenging the manner of conducting Public Hearings In 
the Imphal Bench of the Hon'bla High Court at Guwahati. 
The matter is sub-Judice. 

(d) The project is likely to be completed in 7 years 
and 3 months after the investment approval by the 
Government. 

JNNURM Pro)ects 

1190. SHRI MANORANJAN BHAKTA: Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Government has initiated any action 
plan to implement effectively the JNNURM projects in all 
States including Andaman and Nlcobar Islands; 

(b) if ao, the details thereof; 

(c) whether the Government proposes to set up any 
expert group to examine the lapses in implementation of 
these projects; 

(d) if so, the details thereof; and 

(e) if not, the steps the Government proposes to 
take to implement the scheme/mission effectively? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDO'!): (a) to (e) Yes, Sir. The Government 
has initiated measures to effectively Implement JNNURM 
projects, the details of which are given in the enclosed 
statement. Although no city In Andaman and Nicobar 
Islands is covered as a mission city under the JNNURM. 
all towns Including Port Blair are entitled to assistance 
under Urban Infrastructure Development Scheme for Small 
and Medium Towns from the Union Government. 

St.tement 

In order to augment the capacity of Urban Local 
Bodies (ULBs) for effective implementation of urban 
reforms and infrastructure projects under JNNURM, a 
number of initiatives have been taken up since the launch 
of the Mission. These include the following: 

1. expanding and energizing the supply side with 
schematic arrangement of six empanelled Region 
Hub Institutions (RHls), and a range of Network 
institutions aligned to the Hub Institutions, to 
meet the demands for training on the ground. 

2. A Rapid Training Programme (RTF), prioritizing 
slow performing cities that have lagged behind 
in accessing JNNURM funds, on three prioritized 
modules, Governance and Reforms, Supervision! 
Preparation of Detailed Project Reports (OPRs) 
and Project Management and Implementation 
has been launched. 
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3. The Peer Experience and Reflective Learning 
(PEARL) programme has been launched to 
foster cross learning among cities and 
institutions, clustered into five groups based on 
similar socio-economic profiles. For each Group 
a Knowledge Manager (selected institution) 
coordinates and provides technical support to 
organize activities of common interest and value, 
with MoUD support. 

4. UNDP-GOI Initiative for Capacity Building for De-
centralised Urban Governance. 

The UNDP-GOI initiative has been launched in 
November 2006. This is a time-bound 
programme spread over 4 States and 16 UlBs 
to handhold the UlBs on the areas of 
Accounting Reforms, Property Tax Reforms and 
City Development Plan. This programme has 
been aligned to JNNURM in select locations 
which will have demonstrative effect on other 
cities. 

5. Independent Review and Monitoring Agency 
(IRMA) 

A mechanism, at the state level, for third party 
monitoring and review of the projects sanctioned 
under the JNNURM has been put in place to 
ensure that the Mission objectives are met. It Is 
intended that the review and monitoring process 
in the 63 Mission cities will keep track of the 
physical and financial progress of projects 
throughout the implementation of the project -
Pre-r.onstruction, Construction, Commissioning 
and Trial run and Post-Construction stages. 

6. Programme Manageml!nt Unit (PMU) 

To strengthen the capacity of States to effectively 
co-ordiante implementation of projects and 
reforms under JNNURM, MoUD is supporting a 
Programme Management Unit (PMU) at the 
State levels. A typical PMU is proposed to 
comprise a team of professionals recruited from 
the open market on contractual basis. 

7. Project Implementation Unit (PIU) 

Support is being extended to establish Projed 
Implementation Units (PIUs) at ULBs to enhance 
their capability to effectively implement projects 
and reforms under JNNURM. 

Dlver.lon of Fund. to Auoclate Compenl •• 

1191. SHRI ABDUL RASHID SHAHEEN: WIN the 
Minister of CORPORATE AFFAIRS be pleased to state: 

(a) whether many companies are diverting their funds 
to their associate companies, by way of Investment in 
subsidiaries companies and violating Companies Act, 
195611PC; 

(b) H so, the names of companies who have diverted 
funds to their associate companies during the last three 
years, State-wise; 

(c) the action taken against them during the last three 
years; and 

(d) the number of cases pending in the courts 
regarding this matter? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) The names of 
companies that have been found to have diverted their 
funds to their associate companies in violation of the 
provisions of the Companies Act, 19661IPC during the 
last three years ie given in the enclosed statement. 

(c) and (d) Legal action under the provisions of the 
Companies Act, 1956 has been initiated against fourteen 
companies found to have diverted funds In violation of 
the Act. Currently, twelve cases are pending against eleven 
companies before the appropriate courts of law. In case 
of two other companies, orders compounding the offence 
in question have been Issued by the Company law Board. 
In case of one company, show cause notice has been 
Issued. 

St.'ement 

S.N. Name of the Company State 

2 3 

1. P.C.I Chemicals & Phannaceuticals Ltd. Maharashtra 

2. Panther Fincap & Management Services Pvt. Ltd. -do-

3. Panther Investrade Ltd. -do-

4. Palomba Securities & Finance Ltd. -do-

5. Oebhanse Investment Ltd. Gujaral 

6. Panchmahal Industries Ltd. .do-
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2 3 

7. Anand Credit Ltd. Gujarat 

s. Asiatic Infrastructure & Shelters Ltd. -do-

9. Nexus Software Ltd. • 
10. Crazy Infotech Ltd. Madhya Pradesh 

11. AHavision Overseas (India) Ltd. • 
12. Kedia Overseas Ltd. Andhra Pradesh 

13. Plimex Phannaceuticals Ltd. • 
14. Raghava Enterprises Private Ltd. -do-

Dlamal Performance of NREGS 

1192. SHRI SARVEY SATYA NARAYANA: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the target fixed, job demanded and provided under 
National Rural Employment Guarantee Scheme (NREGS), 
State-wise; 

(b) whether prosperous States have performed behind 
national average in providing jobs under NREGS as 
reported in the TimtlS of India dated January 27, 2008; 

(c) If so, the details thereof and the reasons therefor; 

(d) whether the Government has announced any 
incentives to the States performing well in the 
implementation of the Scheme; and 

(e) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) NREGS is 
demand driven. A job card holding household under 
NREGA has a legal right to get 100 days of employment 
in a financial year for doing unskilled manual work on 
demand. This rlght can be exercised by a household any 
time during a financial year. Employment demand under 
NREGA is likely to be low in districts that are 
comparatively more developed, with greater opportunities 
of employment in other avenues both in agriculture and 
rural non-farm activities. State-wise data regarding number 
of households who have demanded and have been 
provided employment under NREGA during the year 2006-
07 and 2007·08 (up to January, 2008) is given in the 
enclosed statement. 

(d) No, Sir. Since NREGS is demand driven, no 
incentives have been announced by the Government for 
States performing well in the implementation of the 
Scheme. 

(e) Does not arise. 

Statement 

2006-2007 2007·2008 (Up to January, 2008) 

S.No. States No. of households No. 01 households No. 01 households No. of households 
who have demanded provided who have demanded provided 

employment employment employment emp/oyment 

2 3 4 5 6 

1. Andhra Pradesh 2161494 2161395 3817979 3817979 

2. Arunachal Pradesh 16926 16926 30832 1652 

3. Assam 798179 792270 958266 925184 

4. Bihar 1708610 1688899 2618465 2617048 

5. Gujarat 226269 226269 213718 213718 

6. Haryana 50765 50765 52986 52986 
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2 3 4 5 6 

7. Himachal Pradesh 67187 63514 220690 209778 

8. o Jammu and Kashmir 121328 121328 97495 96972 

9. Karnataka 548532 545185 372420 372174 

10. Kerala 104927 99107 139434 133951 

11. Madhya Pradesh 2866349 2866349 3863836 3863673 

12. Maharashtra 353024 353024 248178 248178 

13. Manlpur 18568 18568 86458 64458 

14. Meghalaya 99177 96627 76331 78331 

15. Mizoram 52478 60998 84957 84954 

16. Nagaland 27884 27884 63920 63920 

17. Orissa 1407251 1394169 863678 818507 

18. Punjab 31788 31648 36493 36493 

19. Rajasthan 1175172 1175172 2028174 2027401 

20. Sikkim 4179 4107 11861 11695 

21. Tamil Nadu 683708 683481 906136 906136 

22. Tripura 74800 74335 421041 417816 

23. Uttar Pradesh 2676261 2573245 3804545 3790872 

24. West Bengal 3235360 3063757 3961412 3873284 

25. Chhattlsgarh 1282794 1256737 1835562 1834149 

26. Jharkhand 1394108 1394108 1324283 1318589 

27. Uttaranchal 134363 134312 148978 148928 

Total 21188894 21016099 28288128 28026826 

Metropolitan Cltle. (b) If so, the steps being taken to provide separate 
settlement colonies for these people and to clear the 

1193. PROF. M. RAMADASS: slums? 
PROF. "MAHADEORAO SHIWANKAR: 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
Will the Minister of URBAN DEVELOPMENT be S. JAIPAL REDDY): (a) and (b) As per the Regional Plan 

pleased to state: 2021 of the National Capital Region (NCR), becaustt pf 
acute shortage of affordable sheher, many of the migrants 

(a) whether the encroachment due to migration of tend to encroach city space and squat on land, be they 
rural work force to the urban areas has increased in the reserved public utilities and services, commercial and 
national capital region; and office complexes, playgrounds, parks etc. The Sub-regions 
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of NCT-Delhi, Haryana, Rajasthan and Uttar Pradesh 
accommodated 37.33%, 23.42%, 8.07% and 31.19% of 
NCR's population respectively. 

The Regional Plan 2021 for the NCR further states 
that in order to clear the slums and address the issue of 
their settlement, the concept of 'holding areas' should be 
incorporated in the MasterlDevelopment Plans of the cities! 
towns in the NCR to be prepared by the State 
Govemments. Such areas would be dedicated to the 
temporary settlement of migratory influx for a specified 
period of time, enabling them to economically and 
physically integrate with the fonnally developed areas. The 
steps taken/proposed to be taken to clear the slums 
include relocation, in-situ upgradation, creation of housing 
stock for economically weaker sections and urban poor, 
eannarking of adequate land for EWS housing, ensuring 
that developers provide dwelling units for community 
service personneVEWS/lower income category persons in 
housing projects etc. 

De-sealing of Unauthorised Properties 

1194. SHRI REWATI RAMAN SINGH: Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment has decided to de-seal 
the unauthorised properties sealed under court orders; 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) National Capital Territory 
of Delhi Laws (Special Provisions) Act, 2007 provides for 
maintaining status quo in respect of certain categories of 
unauthorized development upto 31.12.2008. 

The Act also empowers the Central Govemment to 
issue directions to the local authorities for giving effect to 
the provisions of this Act. Accordingly, the Central 
Govemment issued directions to the local authorities by 
issue of Notification dated 30th January, 2008 to give 
effect to the provisions of the said Act including de-seallng 
to maintain status quo. 

Increase In Strength of Judges 

1195. SHRI UDAY SINGH: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether CJI has recently urged the Govemment 
to increase the strength of Judges in the country to cope 
with the needs and demands; 

(b) if so, the action taken by the Govemment in this 
regard; 

(c) whether several High Courts in the country are 
not equipped with proper infrastructure facilities resulting 
in backtog of cases; and 

(d) if so, the steps taken by the Govemment to 
increase the strength of Judges in various courts and 
also to ensure availability of proper infrastructure facilities? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (d) The Chief Justice of India, while 
speaking at the official functions organized by different 
bodies, has urged the Govemment to increase the 
strength of Judges in the country to cope with the needs 
of the judiciary. 

The Judge strength of the High Courts was reviewed 
during 2006 and 2007 and with the consent of Chief 
Justice of India, a total of 152 additional posts of Judges 
in various High Courts have been approved. 

Under Article 235 of the Constitution of India, the 
administrative control over the Members of the SUbordinate 
judiciary in the States vests with the concemed High 
Court and the State Govemment. As such, creation of 
posts In subordinate judiciary is the concem of the State 
Govemment. 

Providing infrastructural facilities to the High Courts 
is the responsibility of the co~emed State Govemments. 
However, to augment the resources of the State 
Govemments, the Central Govemment is implementing a 
scheme for the development of infrastructure facilities for 
the judiciary which includes construction of court buildings 
and residential accommodation for judicial officersljudges. 
A scheme for comprehensive computerization of the 
District and Subordinate Courts based on the National 
Policy and Action Plan prepared by the E-Committee is 
also currently under implementation. 

Taxing farm Sector 

1196. SHRI AJOY CHAKRABORTY: Will the Minister 
of FINANCE be pleased to state: 
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(8) whether the Government proposes to bring the 
big agricultural firms under the tax net; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Under the 
existing provisions of the Income Tax Act, 1961, 
agricultural Income of any person is exempt from income 
tax under section 10(1). Currently, there is no proposal to 
do away with this exemption for any category of persons. 

(b) Not applicable. 

(c) Taxation of agricultural income Is outside the 
purview of the Union Govemment as 'Taxes on agricultural 
income' Is in the 'State List' contained in Schedule VII of 

the Constitution of India. Agricultural Income is included 
In the computation of Income of a person for rate 
purposes only. 

Private Sector Banks In Bihar 

1197. SHRI RAM KRIPAl YADAV: Will the Minister of 
FINANCE be pleaaed to state the details of branches of 
Private Sector Banks opened In Bihar as on date, 
particularly in rural areas, bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): As on 31st 
December, 2007, ten private sector banks have 31 
branches in Bihar, out of which no branch is in rural 
area. Bank-wise details of the branches of private sector 
banks In Bihar Is as under:-

SI. No. Name of the Bank Semi-urban Urban Metropolitan Total 

1. Axis Bank Ltd. 

2. Bank of Rajasthan Ltd. 

3. Federal Bank Ltd 

4. HDFC Bank Ltd. 

5. ICICI Bank Ltd. 

6. Induslnd Bank Ltd. 

7. ING Vysya Bank Ltd. 

8. Jammu & Kashmir Bank Ltd. 

9. Kotak Mahindra Bank Ltd. 

10. South Indian Bank Ltd. 

Total 

Thorat Com mitt.. Report on Rural Banks 

1198. DR. M. JAGANNATH: 

SHRI RASHEED MASOOD: 
SHRI BALASHOWRY VALLABHANENI: 
SHRI BASU DEB ACHARIA: 

Will the Minister of FINANCE be pleased to state: 

2 

3 

3 2 5 

5 4 10 

3 4 9 

11 17 31 

(a) the status of the implementation of 
recommendations of the Thorat Committee constituted to 

suggest reforms In Rural Banks; 

(b) whether Committee has looked into the problem 
• 

of rural indebtedness; 

(c) if so, the action taken by the Govemment thereon; 

" 
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(d) whether the Committee has asked to constitute a 
group on Regional Rural Bank Staff Service Rules; and 

(e) if so, the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Thorat 
Committee was constituted to formulate a comprehensive 
human resource policy for the Regional Rural Banks. The 
terms of Reference of the Committee were as under:-

(1 ) To lay down the parameters for the staff strength 
of the amalgamated and stand alone RRBs; 

(2) To determine staff strength in the various 
categories and also the ratio and proportion in 
between the sub-staff, clerical and in the officers 
grade; 

(3) To examine the feasibility of outsourcing of sub 
staff; 

(4) To suggest norms and procedures for new 
recruitments; and 

(5) Any other aspect relevant to this aspect. 

(b) This was not Included in the terms of reference 
of the Committee. 

(c) Does not arise. 

(d) Yes, Sir. 

(e) The report of the Thorat Committee is under 
consideration. 

Nlrmal Gram Villages 

1199. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether Nirmal Gram Villages are being given 
additional funds for development of infrastructure; 

(b) if so, the quantum of assistance per village; 

(c) whether many State Govemments have sent their 
proposals seeking funds from the Union Government for 
the same; and 

(d) If so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) 'Nirmal Gram Puraskar' is an incentive 
for fully sanitized and open defecation free Gram 
Panchayats, Blocks and Districts. This incentive Is a part 
of Total Sanitation Campaign. Panchayati Raj Institutions 
(PRls) at the village, block and district level are given 
this award for improving and maintaining sanitation facilities 
in their respective areas with focus on system of solid 
and liquid waste disposal, drainage facilities and 
maintenance of sanitation standard in the PRI area. The 
incentive provided is calculated on the basis of population 
of the awardee PRI and varies from Rs. 0.50 lakhs for 
a Gram Panchayat having population less than 1,000 to 
Rs. 5.00 lakhs for a population of 10,000 and above. For 
a block Panchayat, the award amount is Rs. 10.00 lakhs 
for population less than 50,000 and Rs. 20.00 lakhs for 
population above 50,000. For a district Panchayat, the 
award amount is Rs. 30.00 lakhs for population less than 
10,00,000 and Rs. 50.00 lakhs for population above 
10,00,000. 

(c) and (d) The Nirmal Gram Puraskar is an award 
scheme, hence no proposals seeking funds are required 
to be sent by the States. All PRls attaining full sanitation 
are eligible for the Nirmal Gram Puraskar. 

/Trsnslstionj 

Joint Venture by NTPC 

1200. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI BASU DEB ACHARIA: 
SHRI JUAL ORAM: 

Will the Minister of POWER be pleased to state: 

(a) whether the NTPC is going for massive expansion 
by setting up joint venture with some companies in the 
power sector; 

(b) if so, the details thereof along with the areas in 
which NTPC is going for expansion; 

(c) the benefits likely to accrue to the NTPC through 
these joint ventures; and 
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(d) the percentage of partnership of NTPC in the 
said joint ventu .... ? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (d) Yes, Sir. NTPC Ltd. has formed Joint 
Venture (JV) Comp9nies or is in the process of formation 
of Joint Venture Companies for expansion/diversification. 
Details are at statement. 

The benefits likely to accrue to NTPC by way of 
formation of JV Compenias are as follows: 

(a) Capacity addition. 

Statement 

SI. Po~er Project! NTPC's JV 
No. Company Partner(s) 

2 3 

•• Joint Venture CompanIea already formed 

1. Coal baaed Vallur Thermal Power Tamil NGJ 
Project at Ennore, Tamil Nadu EIecIridIy Board 
(Phase-I- 2x5OO MW). 
Company: NTPC Tamil Nadu 
Energy Company Ltd. 
*Tle-upsIciearanceslapprovals for 
Phase-II-1 xSOO MW are in process 

2. Indira Gandhi Super Thennal Haryana Power 
Power Project, at Jharli, District Generation 

(b) Shared investment. 

(c) Commitment/Support from the JV partner for 
availability of land, water and other infrastructure 
requirement. 

(d) Commitment for oft take of Power. 

<e) Diversification into power related areas Including 
manufacturing of power equipment to strengthen 
backward linkages. 

(f) Fuel security through coal mining in India and 
acquisition of coal blocks abroad. 

Equity % Purpose of JV 
NTPC: JV 

Partner 

4 6 

50:50 Capacity 
Addition 

NTPC: Capacity 
50% Addition 

Jhajjar, Haryana (3XSOO MW). Corporation Umlted HPGCL: 
Company: Aravali Power Company (HPGCL) (GoV!. of 25% 
Pvt. Ud. Haryana) & IPGCL: 

Indraprastha Power 25% 
Generation 
Corporation Umited 
(IPGCL) (GoV!. of 
NCT of Delhi) 

3. Dabhol (three Modules of 670 MW, Gas Authority of • NTPC - Capacity 
740 MW & 740 MW), Maharuhtra India Limited 28.33% Addition 
Company: Ratnagiri Gas & Power (GAIL), Indian • GAIL -
Privata Umited Finial Institutions 28.33% 

and Maharashtra • MSEB Holding -
State Electricity Board 15.00% 
(MSES) Holding • Industrial 
Co. Ud. Development 

Bank of India 
(IDBI) Ltd.-
10.65% 
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2 3 4 5 

• State Bank of 
Incia (SBI}-
8.87% 

• ICiCI Bank-
7.14% 

• Canera Bank-
1.87% 

4. NTPC - SAil Power Company Steel Authority of India 50:50 Capectty 
Private Umited - a JV of NTPC Umlted (SAIL) AddIIion 
and SAIL owns and operates 
Captive Power Plants (CPP) at: 
(i) CPP-II of Durgapur Steel Plant 

(DSP): 120 MW (2x6OMW) 
(ii) CPP-II 01 Rourkela Steel Plant 

(RSP): 120MW (2x6OMW) 
(ft~ CPP-II of Bhilai Steel Plant 

(SSP): 74MW(2x30 MW 
& 1 x 14 MW) 

The JV Company Is implementing 
Bhilal Expansion Power Project. 
Bhilai. Chhattisgartl 
(2X25O MW) 

5. Muzaffarpur Thermal Power Station BIhar State ElectrIcIty 51·74: 49-26 CapacIty 
at Kanti. Bihar (2X110MW). Board (BSES) AddItion 
Company; Vaishali Power 
Generating Company Ltd. 

6. Nabinagar Power Project. Railways 74:26 ,CapacIty 
Bihar (4X250 MW ) AddItion 
Company: Bhartiya Rail 
BijIee Company Ltd. 

7. Utility Powertec:h limited (UPL) Reliance Energy ltd. (REL) 50:50 To work broadly In 
Incorporated on 23.11.1995: !he areas of operation 

& maintenance 
(O&M) Services. 
Power distribution. 
Conatruction I Turnkey 
Projects. Residual 
Life Asselsment 
Studies (RLA). Non-
Conventional Projects 
etc. 

8. NTPC AlSTOM Power ServIces AIstom Power Generation 50:50 For taking up Reno-
Pvl limited (NASL) AG. (formally 'ABS vation & ModemizaIion 
Incorporated on 27.09.1999. KRAFTWERKE AG) assignments 01 Power 

Plants both In India 
and South Asian 
Alloclation lor 
Regional Cooperation 
(SAARC) Countries. 
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2 3 4 5 

9. Power Trading Corporation NTPC, PFC, National Hydroelectric: 8% oIherI 92% For Power Trading 
Power Corporation (NHPC), 
POWERGRID, Damodar Valley 
Co~~tIon (DVC) m~ 
(IFCI ltd., Life Insurance 
Co~ratlon & General lneu~nce 
Co~tion) TATA Power, etc. 

10. NTPC SCCL Global venturea Singantni Collieries Company 50:50 For acquilltion aM' 
Private Limited Umlted (SCCL) or development and 
Incorporated on 30.07.2007 O&M of f:OI1!1ipe 

mining bIocksI 
Integrated coal 
based power plants 

11. Acquisition of equity stake in TEU< NTPC Share For Manufacture 
T ransfonners and Electricals 44.6% of Electrical 
Kerala Ltd. (TELK) Transformers 

II. Joint Venture Cornpanl.. under formation 

12. Mejia Power Project (2X660 MW), Uttar P~desh Rastriya 50:50 Capacity Addition 
District Allahabad, Uttar P~desh. Vldyut UIpadan Nigam 
JV Agreement signed and Limited (UPAVUNL) 
Company formation in process 

13. Coal Based Thermal Power Project Bihar SEB 50:50 Capacity AdcItlon 
at New Nabinagar, District 
Aurangabad. Bihar (3X660 MW). 
JV Agreement signed and 
Company formation in process 

14. JV with BHEL: BHEL 50:50 For carrying out 
JVA and Supplementary EngineerIng, 
agreement signed on 17.12.07 & Procurement & 
11.01.2008. Construction (EPC) 

and Manufacturing 01 
equipments in the 
field 01 power sector 
and infrastructure 
projects. 

m. MOU signed and JV Agreement Yet to be signed 

15. MOU with Bharat Earth Movers Limited BEML To explore the 
(BEML) signed on 14.02.2007. pOllib/lity of joint 

business development 
mainly in the fletd, 
of contract coal 
mining. 
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2 3 

16. MOO with Coal India Ltd. (CIL) 
Signed on 15.03.2007 

Coal Inda Ltd. (CIL) 

17. 

18. 

19. 

20. 

MOU with Asian Development Bank 
(ADB) 
Signed on 23.7.2007 

MOU Ytith Rashtriya Ispat Nigam 
Umited (RINL) 
Signed on 27.7.2007 

Spy among CIL, SAIL, National 
Minerai Development Corporation 
(NMDC), RINL and NTPC Proposed 
Name of SPY: "Coal Ventures 
Intemationsl" (CVI) Government 
approval lor formation of 
Company aCQOrded on 8.11.2007 

MOU with Sharat Forge Ltd. (BFL) 
Signed on 08.02.2008. 

ADS 

RINL 

Cil 
SAIL 
NMDC 
RINL 
NTPC 

BFL 

Scheme by NIItlonal Building. Organlutlon 

1201. SHRI RASHEED MASOOD: 
SHRI L. RAJAGOPAL: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

4 

50:50 

NTPC 
Equity not less 
than 40% & not 
more than SO% 

50:50 

28.575 
28.575 
14.29 
14.29 
14.29 

49:51 

6 

For jointly undertaking 
the Development, 
operation and 
Maintenance of Coal 
Blocks and Integrated 
Power Projects. 

For Establishment of 
Power Generation 01 
about 500 MW 
through Renewable 
Energy Sources. 

For establishing and 
operating a Blast 
Furnace Gas Based 
Combined Cycle 
Power Plant of around 
1 SO MW, in the 
premises of 
V1aakhapatnam Steel 
Plant (VSP), 
Visakhapatnam 

For lOurcing Coklng 
and Thermal coal 
from abroad. 

Manufacture of 
castings, forgings, 
fittings and High 
Pressure piping 
required for Power 
and other Industries, 
Balance of Plant 
(BOP) equipment for 
the power sector etc. 
incluclng technological 
tie ups, tie up 
strategic partners etc. 

(a) whether the country needs 25 million houses to 
solve the housing crisis at the end of the 10th plan as 
per National Buildings Organisation; 

(b) if so, whether any assessment has been made 
for requirement of houses fo( each State; 
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(c) the manner in which the Government is planning 
to address this problem, apart from Jawaharla! Nehru 
National Urban Renewal Mission (JNNURM); 

(d) whether the Government has formulated any 
scheme named "USHA- under the National Buildings 
Organisation; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) and (b) Yes, Sir. 

(c) Apart from the Sub-mission on Basic Services to 
the Urban Poor (BSUP) and Integrated Housing and Slum 
Development Programme (IHSDP) under Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM), an amount 
of Rs. 30 crores has been allocated in the budget for 
2007-08 for an Interest Subsidy Scheme for provision of 
housing to the Economically Weaker Section (EWS)ll..ow 
Income Group (UG) of the society. Further, the National 
Urban Housing and Habitat Policy seeks to bridge the 
gap between need and supply of housing and 
infrastructure and inlsr-1I1is provides for accelerating the 
pace of development of housing and related Infrastructure; 
creating adequate and affordable housing stock both on 
rental and ownership basis, including by use and 
promotion of cost effective building materialsltechnology; 
encouraging State Govemments/Development Authorities 
to periodically review their master plans and zonal plans; 
and faCilitating accelerated supply of serviced land for 
housing with particular focus on EWS and ltG Groups. 

(d) and (e) Yes, Sir. The Central Sector Scheme of 
MUrban Statistics for Human Resources (HR) and 
Assessments (USHAt aims at the development and 
maintenance of a national database, MIS and knowledge 
repository relating to urban poverty, slums, housing, 
construction and other urbanization-related statistics. Its 
key objective is to support the Ministry of Housing and 
Urban Poverty Alleviation, other Ministries and State 
Govemments with an information base and knowledge 
inputs for the purpose of planning, policy-making, project 
design, formulation, implementation, monitoring and 
evaluation, particularly in the context of programmes 
relating to urban poverty, slums and housing. The four 
pillars of USHA are database including MIS and sample 
surveys; action research; impact assessment and capacity 
building/training. The scheme has the following objectives: 

(i) Data centre and MIS on urban poverty, slums, 
housing, building construction and related 
urbanization Statistics. 

(II) One time grants to State GovernmentslUT 
Administrations for computerization. 

(iii) Knowledge Centre/National Resource Centre for 
Urban Poverty, Slums and Housing Statistics. 

(Iv) Sample Surveys in areas of urban poverty, 
slums, housing and buHding construction. 

(v) Socia-Economic research studies in areas of 
urban poverty, slums, housing and building 
construction. 

(vi) Capacity Building and Training in areas of urban 
poverty, slums, hOUSing and building construction. 

(English! 

IT Arrear8 

1202. SHRI N.S. V. CHITTHAN: Will the Minister of 
FINANCE be pleased to state: 

<a) whether a huge amount as arrears of income tax 
is not being paid by cinema stars, cricket players and 
other celebrities; 

(b) If so, the details of amount lying as arrears of 
Income tax for each of the last three yea~ in respect of 
them; and 

(c) the steps taken/proposed to be taken by the 
Govemment to realize the outstanding amount from the 
defaulters and rationalise Income tax in a way 80 that 
people are willing to pay tax rather than evade tax? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The Income 
Tax Department does not maintain separate details in 
reepect of categories such as Cinema stars, cricket players 
and other celebrities. To fumish the details would require 
compilation of data at all the field formations spread 
throughout the country, and the time and efforts required 
would not be commensurate with the objective sought to 
be achieved. 

(b) Does not arise in view of (a). '. . , 
(c) Apart from the statutory steps being taken for 

recovery of outstanding tax dues as prescribed under the 
Income Tax Act (including attachment of bank account, 
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debtors, etc., attachment and sale of immovable property, 
etc.) the following special measures are also being taken 
to expedite recovery of direct tax arrears: 

(I) Monitoring of recovery of arrears in large cases 
by a Task Force. 

(Ii) Identification of cases involving substantial 
amount of arrears pending before Commissioners 
(Appeals) and ITAT and requesting these 
authorities to dispose of such appeals early so 
that the demand can be collected during the 
current financial year itseH. 

(iii) Requesting the President of ITAT not to allow 
stay of demand beyond 1 80 days as prescribed 
in section 254(2A) of the Income-tax Act. 

(iv) Requesting Settlement Commission to dispose 
of high demand cases expeditiously. 

In tax policy emphasis is on voluntary compliance. 
This is achieved by stable and moderate tax rates, 
simplifying tax laws and emphasis on taxpayer service 
through extensive use of information Technology. Similarly, 
the cost of non-compliance is sought to be increased 
substantially by establishing the Tax Information Network 
(TIN) which will enhance the probability of identification 
of tax evaders as well as help in detection of income 
evaded. Hand-in-hand with these initiatiVes, It Is proposed 
to calibrate the personal income-tax slabs so as to lower 
the burden on individual taxpayers, thereby leading to 
improved compliance. 

Setting up of Greenfield Power Protecta 

1203. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of POWER be pleased to state: 

(a) whether the Rural Electrification Corporation has 
proposed to set up Greenfield Power Projects in the 
country; and 

(b) H so, the funding pattern thereof? 

THE MINISTER OF POWER ( SHRI SUSHILKUMAR 
SHINDE): (a) No, Sir. Rural Electrification Corporation has 
not proposed to set up any Greenfield Power Projects in 
the country. 

(b) In view of position at (a), question does not arise. 

New Company Lew Bill 

1204. SHRI S. AJAYA KUMAR: 
SHRI RAMDAS ATHAWALE: 
SHRI CHANDRAKANT KHAIRE: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of CORPORATE AFFAIRS be 
pleased to state: 

(a) the details of Directors of Companies convicted 
for violation of provision of Companies Act, 1956 within 
the last three years; 

(b) the progress made in comprehensive revision of 
the Companies Act, 1956; 

(c) whether the Government has constituted/proposes 
to constitute a committee for suggesting measures to 
make stringent provisions against companies duping small 
investors; and 

(d) if so, the details thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) The Information is being 
collected and will be laid on the Table of the House. 

(b) With the objective to comprehensively revise the 
Companies Act, 1956, an Expert Committee headed by 
Dr. J.J. Irani was constituted on 02-12-2004. The 
Committee submitted its report to the Government on 
31-05-2005. The Committee made a number of 
recommendations including on p:-otection of interest of 
investors. Based on the recommendations of the 
Committee and other Inputs received by the Government, 
8 Draft Companies Bill is being finalized and is proposed 
to be introduced in the Parliament shortly. 

(c) No sir. 

(d) Does not arise. 

Irani Committee Report 

1205. SHRI PRABODH PANDA: Will the Minister of 
CORPORATE AFFAIRS be pleased to state: 

(a) whether the J.J. Irani Committee had suggested 
the new structure in its report submitted in 2005; 

(b) H so, the details thereof: 
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(c) whether the Govemment is contemplating to allow 
the formation of One Person Companies (OPCS); and 

(d) if so, the details thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) The Expert 
Committee under the Chairmanship of Dr. J.J. Irani, 
constituted on 02.12.2004 to advise the Govemment on 
revision to the Companies Act, 1956, submitted Ita report 
on May 31, 2005. The Committee, made several 
recommendations with regard to changes/amendmentsl 
revisions felt desirable in the Companies Act, 1956. The 
Committee, Inhlr 110., observed that the Company Law 
should take into account the requirements of different 
kinds of companies and prescribe the essential 
requirements of their corporate governance structure and 
that Small and Private Companies should be provided 
greater flexibility and freedom of operation while enabling 
compliance at low cost. To encourage the entrepreneurial 
talent of the people in the emerging service and 
information technology driven environment, the Committee 
recommended that law should also recognize One-Person 
Company (OPC). Such companies should be provided 
with a simple compliance regime under the legal 
framework through exemptions as appropriate. 

(c) and (d) Government has taken up a 
comprehensive review of the Companies Act, 1956. Taking 
into account the recommendations of the Irani Committee 
and other inputs received by the Government from time 
to time, a new Companies Bill is being finalized which is 
expected to be introduced In the Parliament shortly. 

Public Inveatment In Rural Aru. 

1206. SHRI M. SREENIVASULU REDDY: 
SHRI SUBHASH MAHARIA: 

Will the Minister of FINANCE be pIeued to state: 

(a) whether the Government is formulating any 
scheme to encourage public investment in rural areas to 
make them growth inclusive; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) to <c) 
For inclusive and equitable growth, the Eleventh FIve Year 

Plan emphasises public Investment in rural areas. The 
Government has launched a time bound pan under Bharat 
Nlrman in 2005 for rural Infrastructure In partnership with 
State Governments and Panchayati RS; InstitutlollS. The 
six components included under this programme are 
irrigation, drinking water, rural electrification, roads, housing 
and rural telephony. Further, In order to Improve livelihood 
opportunJtlea and enhance the infrastructure related to 
education, health and other basic public: facilities in the 
rural areas. the second strand of development programmes 
are the following eight Flagship Programmes of the 
Government: National Rural Employment Guarantee 
Scheme (NREGS), National Rural Health MIssion (NRHM), 
Integrated ChHd Development Services (ICDS), Sarva 
Shiksha Abhlyan (SSA), Mld-day Meal Scheme (MMS), 
Total Sanitation Campaign (TSC), Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) and RS;iv 
Gandhi Drinking Water Mission. In the Union Budget 
2008-09, an allocation of As. 31,280 crore has been made 
for Bharat Nlrman and Rs. 70,816 crore for the eight 
Flagship programmes. 

Take out FlnanC4H:urn-Projeot Loan 

1207. SHRI NIKHIL KUMAR: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the Government has received reports that 
HUDCO has been indulged in irregular1tie8 in aanctioning 
loans worth cro ... of rupees under the 'Take out Finance-
cum-project Loan'; 

(b) if 80, the facts and detalla thereof; 

(c) whether the HUDCO offk:iala granted loana to 
several ineligible companies whose recorda are dubioua 
and financial viability doubtful; 

(d) if so, the factual position thereof; and 

(8) the steps taken by the Government againat the 
HUDCO offk:ials? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): <a) to (e) The Central Vigilance 
Commission on the directions of the Supreme Court in a 
Public Interest litigation (Writ Petition (Civil) No. 57312od~> I 
filed by Centre for Public Interest Litigation against 
Housing & Urnan Development Corporation Ud. (HUDCO) 
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& others had conducted an enquiry against alleged 
irregularities committed by the Housing & Urban 
Development Corporation, in the matter of sanctioning of 
loans and making investments. The Commission 
recommended appropriate action against the officers if 
found responsible for irregularities. The Supreme Court 
thereafter directed the Union of India to look Into the 
report and take appropriate action. Accordingly, an Action 
Taken Report has been filed on behalf of the Union of 
India In the Supreme Court. The matter is subjudlce. 

Street Children 

1208. DR. K. DHANARAJU: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a)' whether the Govemment provides any grants to 
the NGOs working for the welfare of Street Children; 

(b) if so, the details thereof; 

(c) whether the Govemment has found any irregularity 
in the utilization of such funds by the NGOs; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) and (b) Yes, Sir. The Ministry 
of Women and Child Development is providing grants to 
the Non-Governmental Organisations (NGOe) under the 
Scheme 'An Integrated Programme for Street ChHdren' 
for the welfare of street children. 

The details of the grants released. to the Non-
Governmental Organisations (NGOs) under this scheme 
are available on the Ministry's website i.e. www.wcd.nic.ln. 

(c) No, Sir. 

(d) Does not arise. 

/Trans/ation] 

Lal Panla Thermal Power Project 

1209. SHRI TEK LAL MAHTO: Will the Minister of 
POWER be pleased to state: 

(a) whether the work related to second phase of Lal 
Pania Thermal Power Project in Jharkhand is lying 
pending for the last few years; 

(b) if so, the details of amount allocated and apent 
thereon so far; 

(c) the details of difficulties being faced In the 
Implementation of this project and the initiatives taken 'by 
the Government in this regard; and 

(d) the time by which the said project is likely to be 
completed? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) Yes, Sir. 

(b) to (d) The information is being collected and will 
be laid on the Table of the House. 

{English] 

luue of IPO 

1210. SHRIMATI NIVEDITA MANE: Will the Minister 
of FINANCE be pleased to atate: 

(a) whether the Government have recently made 
some changes in regard to Initial Public Offers by the 
companies; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
SEBI reviews the regulatory framework relating to Initial 
Public Offer (IPO) continuously to meet the emergent 
needs. The recent Initiatives taken by SEBI in this regard 
Include mandatory rating of IPOs, requirement of PAN in 
the IPO application form, provision for issue of shares at 
a discount to retail individual investors, refund In public 
issues through electronic clearing service, etc. 

Shortage of Gas along HBJ Pipelines 

1211. SHRI JYOTIRADITYA M. SCI NOlA: Will the 
Minister of POWER be pleased to state: 

(a) whether NTPC power plants along Hazira-Bijapur-
Jagdlshpur pipelines have been idle, on account of 
shortage of gas; 

(b) if so, the details thereof; 

(c) the extent of shortage of gas suffered by eaoh 
plant during 2007-08; and 



249 PHALGUNA 20, 1929 (Saka) 10 Qusstions 250 

(d) the shortfall In power generation caused thereby 
and the Statea affected due to shortage of g8l? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) NTPC's six gas based power 
stations along Hazlra·SIJapur·Jagdishpur pipeline with total 
installed capacity of 3605 MW are being under·utilized 
due to shortage of gas. 

The e8tlmated gas requirement for the above 6 gas 
based stations Is 17.35 Million Metric Standard Cubic 
Meter per Day (MMSCMD) at 90% Plant Load Factor 
(PLF) against which gas availability was 11.85 MMSCMD 
during April. 2007 to January 2008, leaving a ahortfall of 
5.50 MMSCMD. Since all NTPC Ltd. gas stations except 

Gandhar have the capability of firing liquid fuels, 
generation was supplemented by declaring capability on 
IIquldlRegaslfled Liquefied Natural Gas (RLNG) fuels. 
However, full dispatch could not be scheduled on liquid! 
RLNG fuel due to Ita high cost. 

(0) The station-wise gas requirement vis-a-vis shortfall 
of gas for the year 2007-08 (April 2007 to January 2008) 
Is attached as .tatement. 

(d) Station·wise net shortfall in power generation and 
the State8 affected due to fuel shortages after accounting 
for generation on liquldlALNG fuels during April, 2007 to 
January, 2008 is as under: 

Station Total Generation Generation Loss due to States affected 
(MU) gas shortage and low 

schedule on cosHier 
fuel (Million Units) 

Anta 2238 534 

} 
J&K, Punjab, Haryana, Himachal Pradesh, Deihl, 
Uttar Pradesh, Uttarakhand, Rajasthan, Chandigarh 

Auraiya 3362 1022 

Dadrl 4305 975 

Faridabad 2112 513 Haryana 

Kawas 2870 1467 } Maharashtra, Gujarat, Madhya Pradesh. Daman & 
Diu, Dadra & Nagar Haveli, Chhattisgarh 

Gandhar 3227 1118 

TOTAL 18114 5829 

SfJItement 

Statlon·wis. GIIS f8qUiftJlT1tH1l vis· ..... shoftIml during Ih6 period from April, 2007 to Januaty. 2008 

SI.No. Plant Gas Requirement Gas Availability Gas Shortfall 
at 90% PLF ~MMSCMD! for 90% PLF 
(MMSCMD) APM Gas Spot RLNG Total Gas (MMSCMD~ 

1. Anta 1.99 1.29 0.14 1.43 0.56 
2. Auraiya 3.15 2.10 0.31 2.41 0.74 

3. Dadri 3.94 2.31 0.27 2.58 1.36 

4. Faridabad 2.04 1.25 0.13 1.38 0.66 

5. Kawas 3.11 0.38 1.46 1.84 1.27 ' 

6. Gandhar 3.12 1.76 0.45 2.21 0.91 " 

NTPC TOTAL 17.35 9.09 2.76 11.85 5.50 
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Public Holding In Usted Companle. 

1212. SHRI ANIRUDH PRASAD ALJASSADHU YADAV: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government is planning to fix 
minimum public holding not below the 25% in listed 
companies; 

(b) if so, the details in this regard; and 

(c) the time by which a final decision is likely to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) A 
Discussion Paper titled MRequirement of Public Holding 
for listing- has been put up on the Ministry of Finance's 
website seeking public comments by 28th February, 2008. 
The Discussion Paper, intsr IIIiII, proposes minimum public 
holding of 25% for both initial and continuous listing. 

Eve-T ... lng 

1213. SHRI RAMESH DUBE: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether in view of the growing incidents of eve-
teasing, the National Commission for Women (NCW) has 
in a recent proposal to the Union Government, 
recommended making eve-teasing a non-bailable offence 
by amending the relevant section of the Indian Penal 
Code; and 

(b) if so, the facts thereof and the reaction of the 
Union Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) and (b) Yes, Sir. In January 
2006, NCW has forwarded to the Ministry of Women and 
Child Development certain recommendations for the 
amendment of the laws and provisions relating to rape. 
The recommendations included insertion of new prOvision 
regarding unlawful sexual contact and amendment to 
section 509 IPC (word, gesture or act intended to insult 
the modesty of a woman). NCW's recommendations were 

considered In the Ministry of Women and Child 
Development and forwarded to the Mlnlatry of law and 
Justice and Ministry of Home Affairs for further appropriate 
action. 

{TrsnsIstionj 

State Sank of india 

1214. PROF. RASA SINGH RAWAT: Wltl the Minister 
of FINANCE be pleased to state: 

(a) the organisational eet up of State Bank of India 
(SBI) alongwlth the number of branches across the 
country; 

(b) the number of subsidiaries banks of State Bank 
of India functioning in the country; 

(c) whether the Govemment has given any special 
power to the State Bank of India In comparison to other 
nationalised banks; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) State 
Bank of India (SBI) has a Corporate Office at Mumbai, 
14 Local Head Offices (LHOs) at various places in the 
country, several Zonal Offices and Regional Offices and 
9996 branches, as on 28th February, 2008. 

(b) SBI has 8 subsidiary banks functioning in the 
country ~ State Bank of Blkaner and Jalpur, State Bank 
of Hyderabad, State Bank of Indore, State Bank of 
Mysore, State Bank of Patiala, State Bank of Saurashtra, 
State Bank of Travancore and the SBI Commercial & 
Intemational Bank Ltd. 

(c) and (d) 581 was established under the State Bank 
of India Act, 1955, and the affairs of the Bank are carried 
on in accordance with the prOVisions contained in the 
Act while the nationalized banks are governed in 
accordance with the provisions contained in the Banking 
Companies (Acquisition and Transfer of Undertakings) Ad., 
1970/80. All other relevant banking statutes such as the 
Reserve Bank of India Act, 1934, The Recovery of Debts 
due to Banks and Financial Institutions Act, 1993, The 
Securltisation and Reconstruction of Financial Assets and 
Enforcement of Security Interest (SARFAESI) Act, 2002, 
Credit Information Companies (Regulation) Act, 2005, etc. 
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are equally applicable on SBI, its subsidiary bang and 
the nationalized banks. 

Allotment of DDA Flat. 

1215. DR. DHIRENDRA AGARWAL: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether Delhi Development Authority has not 
allotted flats to all the people registered for the purpose 
as yet; 

(b) if so, the details thereof, scheme-wise; 

(c) the time since when people are registered with 
DDA in each scheme; 

(d) the time by which these flats were scheduled to 
be allotted; 

(e) whether the Government has taken any action 
against any officers for non-allotment of these flats; and 

(f) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) to (f) No, Sir. The Deihl 
Development Authority (DDA) has informed that it has 
allotted flats to all the registrants under all the Registration 
Schemes and as on date, no registrant is waiting for 
allotment. 

Uncovered Garbage Carrying Vehlcl •• 

1216. SHRI RAMDAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Hon'ble Supreme Court in its order 
of March, 1996 has directed the NDMC and MCD not to 
ply their uncovered garbage carrying vehicles In the 
capital; 

(b) if se. the details thereof; 

(c) whether any complaint regarding violation of 
direction has been received; and 

(d) if so, the action taken thereon? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) to (d) The information is being 
collected and will be laid on the Table of the Sabha. 

{English} 

Salary and Pen.lon 

1217. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FINANCE be please to state: 

(a) the details of expenditure projected/estimated to 
be incurred on payment of pension to retired employees 
vis-a-vis salaries and allowances to be paid to existing 
workers during 2007-08; and 

(b) the details of payments made by the Union 
Government towards salary/pensions during 2006-07 and 
2007-08 so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FLNANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
expenditure projected/estimated to be incurred on payment 
of pensiOns to retired employees during 2007-08 is as 
follows:-

(b) 

(i) Pension-Rs. 24193 crores (This Includes 
estimates of pension & retirement benefits to 
pensioners of Civil, Defence and Telecom 
ministries only). 

(ii) Salary payments made to employees of Central 
Civil Ministries - Rs. 17,471.07 crores 
(Expenditure upto Jan 08). 

Year 

Pan.lon 
2006-07 
2007-08 

Figures in crores of Rupees 

22,103.75 
18,768.10 (upto 01/2008) 

(This includes payment of pension & retirement 
benefits to pensioners of Civil, Defence and 
Telecom ministries only) 

Salar ... 
2006-07 17,789.91 
2007-08 17,471.07 (upto 01/2008) 
(Salary payments made to employees of Central 
Civil Ministries only). 

Evaluation of Legl.latlon for Women and Children 

1218. SHRI K. FRANCIS GEORGE: 
SHRI ADHIR CHOWDHURY: ,. 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 
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(a) whether Govemment has received representation 
from States for budgetary support for the proper 
implementation of social legislations passed by Union 
Govemment; 

(b) if so, whether the Govemment proposes to provide 
financial support to the States for the proper 
implementation of these Acts; 

(c) whether Govemment has done any evaluation of 
the impact of legislations like Protections of Women from 
Domestic Violence Act, Juvenile Justice Act, Dowry 
Prohibition Act, Immoral Traffic Act etc.; and 

(d) if so, the details thereof, State-wise and action 
proposed to be taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Development of New Town. 

1219. SHRI JUAL ORAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Govemment has any proposal to develop 
60 new towns like Gurgaon and Noida; and 

(b) if so, the States where these towns are proposed 
to be developed, State-wise? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) No, Sir. Such policy 
decisions are take., by State Govemments as urban 
matters are State subjects. 

Concesslonal Credit to Farmers 

1220. SHRI L. RAJAGOPAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the State Govemment of Andhra Pradesh 
has sought any assistance from the Union Govemment 
for giving concessional loans to farmers; and 

(b) if so, the action taken/proposed to be taken by 
Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Govemment of Andhra Pradesh had requested the 
Central Govemment for extending a one time grant of 
Rs. 15,0001- for all small and marginal farmers in the 
country, to be disbursed at the rate of Rs. 5,000/- per 
annum beginning with financial year 2008-09. 

In the Union Budget 2008-09, the Govemment has 
announced a debt waiver and debt relief scheme for 
farmers, which covers all agricultural loans disbursed by 
Scheduled Commercial Banks (SCBs), Regional Rural 
Banks (RRBs) and Cooperative Banks upto 31 st March, 
2007 and overdue as on 31st December, 2007. The 
scheme stipulates complete waiver of all loans that were 
overdue on 31.12.2007 and which remained unpaid until 
29.02.2008 for small and marginal farmers, while there is 
a One Time Settlement (OTS) scheme for other farmers 
during the same period. The OTS covers a rebate of 
25% against payment of the balance amount of 75%. 

Ethical Audit Standards In Corporate Sector 

1221. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of CORPORATE AFFAIRS be pleased to slate: 

(8) whether the Govemment is considering to 
introduce ethical audit standards for corporate sector in 
the country; and 

(b) if so, the details thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) No, Sir. 

(b) Does not arise. 

{Trsns/stionj 

Domestic Violence Act 

1222. SHRIMATI RUPATAI D. PATIL: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Supreme Court has given any 
directive regarding protection of women against domestic 
violence; 
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(b) whether the Government proposee to amend the 
said Act as per the directives of the Scpreme Court and 
to check its misuse; 

(c) whether the Government has constituted any 
Committee to make the said amendments more effective; 

(d) if so, whether the said Committee has submitted 
any report to the Government; and 

(e) if so, the details of the salient features of the 
report submitted by the said Committee? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir 

(b) to (e) Do not arise. 

Prediction of Future Economy 

1223. SHRI CHANDRA MANI TRIPATHI: 
SHRI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether an American Consultancy Firm has 
expressed an apprehension that Increasing growth rate 
of the country may register decline in coming years; 

(b) if so, the details thereof and the reaction of the 
Government in this regard; and 

(c) the details of measures being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes sir. 

(b) The news paper 'Amar Ujala', dated December 
19, 2007, has quoted a report from the website of Forbes 
magazine expressing an apprehension that the growth 
rate of the Indian economy in the year 2007-08 may 
register a decline. The report highlights that steps 
undertaken by Reserve Bank to restrict growth in 
availability of credit with a view to control inflation has 
had a bearing on the GOP growth rate. It also mentions 
a possibility af an improvement in agricultural growth and 
has indicated that the period of Mjobless growth- may be 
coming to an end. The growth in India's Gross Domestic 
Product (GOP) In the last three years has been 7.5, 9.4 

and 9.6 per cent per annum. For the fiscal year 2007-08, 
as per the Advance Estimates of the Central 
Statistical Organisation, the GOP is expected to grow at 
8.7 per cent. 

(c) In its budget proposals for 2008-09, the 
Government has announced a number of fiscal measures, 
including adjustments in personal Income tax slabs, 
reduction In excise rates on a range of consumer goods, 
wavior of farm loans all of which are likely to spur 
consumption In the economy. The extension of the National 
Rural Employment Guarantee Scheme to all districts of 
the country will also contribute to increase in consumption 
demand and, hence, growth of the economy. Steps are 
being taken to improve credit availability to the priority 
sectors of the economy. At the same time. the Government 
has Increased Its allocation for Infraetructura programmee 
like National Highway Development Project, Accelerated 
Irrigation Benefit Programme. Jawahartal Nehru National 
Urban Renewal Mission, as well as on education, health, 
and training and skill upgradatlon that will help in 
addressing some of the supply side constraints on 
sustaining the high growth rate and in improving the level 
of productivity of the economy. During the Eleventh Five 
Year Plan period, it is envisaged that Investment in 
physical infrastructure will increase from around 5 per 
cent of GOP in 2006-07 to 9 per cent of GOP by end 
of the plan period. 

Enhancement of Funds for Construction 
of Hou... under lAY 

1224. SHRI D.B. PATIL: 
CHAUDHARY BIJENDRA SINGH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has taken any decision 
to enhance grant for construction of dwelling units under 
Indira Awas Yojana (lAY); 

(b) if so, the details thereof; 

(c) whether the proposal from Gram Panchayat is 
essential for allotment of houses under lAY; and 

(d) If so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHU'IANSH PRASAD SINGH): <a) and (b) The Fmance 

,. 
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Minister during the Budget Speech on 29.2.2008, 
announced in the Parliament that he proposed to enhance 
the subsidy per unit in respect of new lAY houses 
sanctioned after April 1, 2008, from Rs. 25,0001- to 
Rs. 35,000/- in plain areas and from Rs. 27,500/- to 
Rs. 38,5001- in hilly/difficuH areas. He also announced 
that the subsidy for upgradation of houses will be 
increased from Rs. 12,500 to Rs. 15,000/-. 

(c) and (d) Indira Awaas Yojana (lAY) is an allocation 
based scheme. On the basis of State-wise and Dlstrict-
wise allocations made by the Central Govemment, District 
Rural Development Agencies (DRDAs)/Zilia Parishads 
(ZPs) decide Panchayat-wise number of houses to be 
constructed under the scheme and intimate the same to 
the concerned Gram Panchayat. Thereafter, the Gram 
Sabha selects the benefiCiaries, restricting its number to 
the target allotted, from the 9PL IlstslPermanent lAY 
Waitlists. 

Le .. Tax Rate with Wleler Coverage 

1225. SHRI SHYAMA CHARAN GUPTA: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of income tax payees under salaried 
and non-salaried category; 

(b) whether the Government plans to bring more 
people under tax net by curtailing income tax rate and 
expanding the tax net; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FiNANCE (SHRI S.S. PALANIMANICKAM): (a) As per the 
latest information available for the Financial Year 
2005-06, there are 1,17,48,511 salaried taxpayers and 
1,24,30,187 non-salaried taxpayers. 

(b) to (d) The Finance Bill, 2008 has proposed to 
revise upwardly the exemption limit and income slabs. 
This will enhance voluntary compliance which would result 
in increase in the number of taxpayers. 

[Eng/ish} 

Call Centres and BPO 

1226. SHRI K. SUBBARAYAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of catl centres and BPOs relating to 
Foreign companies operating in India paying income tax; 

(b) whether any violation in declaration of Income 
and ExpendHure has been found/reported by RBI; and 

(c) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Separate 
data of Call Centres and BPOs relating to foreign 
companies operating in India paying Income-tax is not 
maintained. However, as per Statement of Revenue 
Foregone forming part of Budget documents, 2008, 
companies relating to IT Enabled Services and BPO 
Service Providers numbering 5525 have filed income-tax 
returns for financial year 2006-07 upto 31 st December, 
2007. 

(b) No, Sir. 

(c) Does not arise. 

Integrated Child Development Services 

1227. SHRI ANANTH KUMAR: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the National Council of Applied Economic 
Research has conducted any survey on ICDS; 

(b) if so, the details thereof; 

(c) whether the Government has Issued any 
communication to the non-performing State Governrnents 
and UTs in this regard; 

(d) if so, the response of the States/UTs in this 
regard; and 

(e) the details of the funds allocated and utilized by 
the State Governments, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The National Council 
of Applied Economic Research (NCAER) conducted a 
study titled 'Rapid Facility Survey of Infrastructure at 
Anganwadi Centres' in 2004. The report was submitted 
by NCAER in February, 2005. The survey covered a total 
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of 287,884 AWes In the country. According to the survey, 
48% AWes were running from pucca buildings, 21 % 
AWes from .emi-pucca buildings; 15% from kutcha 
buildings; 9% In open space and 6% from other places; 
about 9% were running from the house of AWWs and 
6.91 % from Helper's house. It was also found that 46% 
of AWCs did not have toilet facilities and 27% lacked 
drinking water facilities. 

(c) and (d) The Ministry had requested the States! 
UTs to look Into the facts brought out in the report ar.d 

take neceaaary steps to Improve the facilities at the AWes. 
So far, 29 StatesIUTs have submitted the information on 
number of AWes running In own buildings (puoca/kutcha), 
rented buildings, buildings owned by community and open 
space. 

(e) State-wise details of funds released and 
expenditure reported during 2006-07 and 2007-08 under 
ICDS General and Supplementary nutrition are given in 
the enclosed statement-I and II respectively. 

State",."t I 

ICDS (G) 
(Rupees in lakh) 

SI. No. State 2006-07 2007-08 

Released Exp. Reported by States Released 
(upto 29.02.2008) 

1 2 3 4 5 

1. Andhra Pradesh 218n.67 22404.45 24015.86 

2. Bihar 20976.12 15553.64 15660.39 

3. Chhattlagarh 4561.5 7046.33 9498.18 

4. Goa 397.96 400.17 507 

5. Gujarat 12732.62 11487.94 11050.69 

8. Haryana 8015.49 5978.89 7115.76 

7. HimachII Pradesh 2882.29 3916.30 2585.18 

8. Jammu and Kashmir 5410.99 5474.01 5201.09 

9. Jharkhand 7845.37 7224.54 9191.01 

10. Kamataka 19122.28 14102.68 13934.16 

11. Kerala 8115.91 8901.70 13369.29 

12. Madhya Pradesh 13002.16 16840.13 15367.08 

13. Maharashtra 20433.15 23375.85 25105.71 

14. Ori888 12137.96 12095.07 13506.53 

15. Punjab 5861.62 5395.16 4019.54 
,-

16. Rajasthan 13809.14 121n.37 12685.03 

17. Tamil Nadu 12788.6 13598.30 11171.43 
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1 2 3 4 5 

18. Uttarakhand 1876.39 2354.33 2360.95 

19. Uttar Pradesh 24768.42 31563.80 37189.40 

20. West Bengal 17182.73 19578.20 23845.30 

21. Deihl 1379.78 1446.65 1084.54 

22. Pondicherry 195.22 206.27 234.38 

23. Andaman and Nicobar Islands 174.11 165.50 175.55 

24. Chandigarh 163.41 160.70 189.39 

25. Dadra and Nagar Havell 82.33 61.80 51.70 

26. Daman and Diu· 56.78 51.87 48.00 

27. Lakshadweep 38.34 39.60 64.63 

28. Arunachal Pradesh 3145.66 2483.89 2008.05 

29. Assam 160n.475 10442.27 8582.93 

30. Manipur 3631.405 1757.33 1843.42 

31. Meghalaya 2114.925 1313.71 1289.14 

32. Mizoram 1573.255 887.48 1008.16 

33. Nagaland 2471.22 1456.37 1465.n 

34. Slkkim 782.6 286.37 253.31 

35. Tripura 4475.41 1560.25 1483.76 

36. Life lnaurance Corpn. 1200.00 200.00 

Total 269138.48 261808.72 277520;25 

sr.,.",.", " 
(Ra. In Lakh) 

2OQ6.01 2OOH! 
SI. No. ReIeI8 EJpencIbn R.-. Exp8IdIn IndIdlg EJpedn 

mdngbe (AI on &'t* Ihn NpOIted rapoIted upto 
sII8I8 raported 29.2.2008) by the Slates 
by ItIe Slates 

2 3 .. 5 8 7 

1. Andhrl Pradesh 9052.04 20830.23 13718.25 19016.26 31.12.07 

2. Bihar 11828.92 24681.78 13548.40 20170.66 31.12.07 
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2 3 4 5 8 7 

3. Chhattlsgarh 2953.64 7248.28 3515.24 8022.56 31.12.07 

4. Goa 175.41 303.58 189.52 326.20 31.12.07 

5. Gujarat 4297.21 n81.86 3855.01 6114.38 31.12.07 

6. Haryana 2829.56 7273.83 5216.72 9297.38 31.12.07 

7. Himachal Pradesh 629~ 1947.09 1017.58 1880.50 31.12.07 

8. Jammu and Kashmir 853.20 2811.91 917.69 

9. Jhartchand 11154.47 14340.13 6997.88 12849.98 31.12.07 

10. Kamataka 9407.65 19116.76 6787.71 15252.12 31.12.07 

11. Karala 3886.11 n16.88 3520.80 6411.84 31.12.07 

12. Madhya Pracleah 5770.97 17159.58 10320.87 16670.26 31.12.07 

13. Maharashtra 8443.33 28713.90 16770.11 10387.22 30.9.07 

14. Orissa 6646.40 79n.99 6295.08 15558.76 31.12.07 

15. Punjab 3138.07 4016.54 81U8 4274.84 31.12.07 

16. Rajasthan 8571.57 15719.44 ~.07 11901.08 31.12.07 

17. Tamil Nadu 3451.94 6235.00 3521.89 9484.00 31.12.07 

18. Uttar Pradesh 41902.48 79421.07 46232.09 67991.57 31.12.07 

19. Uttaranchal 1347.89 2510.00 344.87 3868.44 31.12.07 

20. Wast Bengal 5916.07 16829.56 11021.80 18478.63 31.12.07 

141838.56 292835.41 159657.82 257954.88 

21. Anclaman and Nicobar Islands 93.67 387.68 87.45 349.79 31.12.07 

22. Chandigarh 154.76 211.75 46.17 81.14 31.12.07 

23. Oadra and Nagar Haveli 22.59 88.43 96.57 95.50 31.12.07 

24. Daman and Diu 13.74 63.00 

25. Lakshaclweep 39.91 n.84 27.75 49.65 31.12.07 

324.67 828.50 237.94 576.08 

26. Delhi 694.29 1692.40 516.47 949.36 31.12.07 

27. Pondicherry 55.03 343.71 200.64 183.07 31.12.07 

749.32 2036.11 717.11 1132.43 
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2 3 4 

28. Arunachal Pradesh 879.60 679.84 

29. Assam 3711.54 4799.71 

30. Manipur 914.32 1778.50 

31. MeghaIaya 1023.42 2092.65 

32. Mizoram 488.97 1365.21 

33. Nagaland 1188.71 1798.71 

34. Sikkim 95.77 521.77 

35. Tripura 707.69 1711.90 

9010.02 14748.29 

Total 151920.57 310248.31 

Dual Control In Urban Cooperative Banke 

1228. SHRI VIJOY KRISHNA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government proposes to amend 
Banking Regulation Act to remove dual control in Urban 
Cooperative Banks; 

(b) If 80, the details thereof and the time by which 
the Bill in this regard i8 likely to be introduced; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
No, Sir. To ensure regulatory coordination and cooperation 
under the existing legal framewort<, RBI has entered into 
Memorandum of Understanding (MoU) with State 
Govemments. As part of the MoU, Ii Task Force for Urban 
Cooperative Banks (TAFCUB) has been set up in each 
of the States which have signed the MoU for identification 
of and drawing up of a time bound action plan for revival 
of potentially viable Urban Co-operative Banks (UCBs) 
and for non-disruptive exit for non-viable UCBs. 

Based on TAFCUB's recommendations, supervisory 
actions that have been taken include Issue of license to 
unlicensed banks, allowing merger of UCBs, cancellation 
of iicense of unviable UCBs etc. Further, certain other 
facilities like setting up of currency chest, .. Uing mutual 
funds, providing foreign exchange services etc. have been 
extended to such banks in the MoU signed States. 

5 8 7 

461.37 1102.41 31.12.07 

3376.61 

645.08 664.58 30.11.07 

1007.99 1841.62 31.12.07 

535.20 1001.40 31.12.07 

824.82 1991.62 31.12.07 

84.88 

759.54 633.53 31.12.07 

7675.29 7235.36 

188288.16 266898.53 

Inclusion of Six COmmun.... of 
AHem In ST U8t 

1229. SHRI SARBANANDA SONOWAL: 
DR. ARUN KUMAR SARMA: 
SHRI M.K. SUBBA: 

Will the Minister of TRIBAL AFFAIRS be pleaaed to 
ltate: 

(a) whether the Union Government h.. received 
required information from Government of A888m for 
Inclusion of six communities of Assam into Scheduled 
Tribe List 88 required by the Regiatrar General of Inc:Ia 
and National Commission for SC and ST; and 

(b) If so, the action taken/proposed to be taken by 
the Govemment thereon? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) and (b) Ministry of Tribal Affairs has 8OI..9It 
additional justification from State Government of A88am 
regarding their proposal for InclUSion of six communities 
in the ST list of Aesam. 

COn8truction of Lavato..... In Schools 

1230. SHRI RAM CHANDRA PASWAN: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 
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(a) whether the Government has received any 
2 3 4 proposal from any agency/State for the construction of 

lavatories in schools; 12. Kamallka 36537 29783 

(b) If so, the details thereof; and 13. Kerala 3600 2289 

(c) the action taken by the Govemment thereon 80 14. Madhya Pradesh 80070 44407 
far? 

15. Maharashtra 72782 57B88 
THE MINISTER OF STATE ~ THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 16. Manipur 3919 238 
SAHU): (a) to (c) As part of the "Total Sanitation 

17. MeghaJaya 6598 589 Campaign-, proposals for construction of lavatories in all 
rural schools have been received from 582 districts of 29 18. Mizoram 3219 2121 
States and Union Territories. The proposal is to provide 
at least one unit each for each of the schools and 19. Nagaland 2672 321 
separate toilets for boys and girls in co-educational 
schools. 20. Orissa 68328 29491 

All 582 proposals have been approved, with a target 21. Pondicherry 26 26 
of constructing 1131616 units in rural schools, of which 

22. Punjab 12411 471 518443 units have already been constructed. The State-
wise details of number of units approved and completed 23. Rajasthan 88134 34712 
are given in the enclosed statement. 

24. SMklm 1604 1605 
St.tement 

25. Tamil Nadu 40418 33803 
Ststs-wise de/ails of Lavs/olY units for Rum' Schools 

26. Tripura 4939 3572 
SI.No. State Number of Number of 

Units Approved Units Completed 27. Uttar Pradesh 207180 80688 

2 3 4 28. Uttarakhand 5215 1055 

1. Andhra Pradesh 113861 64600 29. West Bengal 134981 35793 

2. Arunachal Pradesh 3802 1083 Grand Total 1131616 518443 

3. Assam 33185 2494 Aaalatance for Infre8tructure Development 

4. Bihar 75078 20073 1231. PROF. CHANDER KUMAR: Will the Minister 
5. Chhattisgarh 48549 18254 of FINANCE be pleased to state the amount of foreign 

assistance come in the public sector as well as in the 
6. Goa 731 101 private sector during the last four years in the 

7. Gujarat 22425 19990 Infrastructure Development of the country In different 
sectors with the names of countries of their origin? 

8. Haryana 7029 6891 
THE MINISTER OF STATE IN THE MINISTRY OF 

9. Himachal Pradesh 11333 2293 FINANCE (SHRI PAWAN KUMAR BANSAl): As per th~ 

10. Jammu and Kashmir 23007 5050 available Infonnation the sector-wiae foreign assistance ' 
received in the last four years is shown in the enclosed 

11. Jharkhand 40003 18882 statement. 
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.. ,.",.nt 

FOIf!IIgn Aa8islsnctJ in InfrastnJcturtJ D6ve/opmtJnt 

Source-ADB and IBRD (In US Dollar) 

Sectors 2003-04 

Power 250000 

Road 588000 

Railways 0 

Source--Govt. of Japan (in Japanese Yen) 

Sectors 2003-04 

Power 31884000 

Port 0 

Source-lDA (in Rupees) 

Sectors 2003-04 

Road 0 

Source--Govt. of UK (In Great Britain Pound Sterling) 

Sectors 2003-04 

Power 0 

Source-JBlC (In MHIIon Japanese Yen) 

Sectors 2003-04 

Power 55348 

Urban 
Infrastructure 681n 

Financial DllCipline 

1232. SHRI TAPIR GAO: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of States enacted FISC8I Responsibility 
and Budget Management Legislation; 

(b) whether some States have complied with the 
provisions of the Central Act on Rnanc\al DIscIpHne; 

(c) if not, action taken against the defaulting States; 
and 

2004-05 2005-06 2006-07 

0 0 41920 

982000 1024550 252000 

313600 0 0 

2004-05 2005-06 2006-07 

0 17963000 34340000 

0 161000 0 

2004-05 2005-06 2006-07 

13789104.19 0 0 

2004-05 2005-06 2006-07 

0 4000 0 

2004-05 2005-06 2006-07 

15916 38592 34340 

61289 99275 97204 

(d) the time for ensuring total compliance of this Act 
by all the States/Union Territories? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) So far 
26 States have enacted their respective Fiscal 
Responsibility and Budget Management Acts. 

(b) Provisions of the Central legislation, the Fiscal 
Responsibility and Budget Management Act, 2003, are 
applicable to the Central Government and not to States. 
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(c) and (d) Do not artse. (b) if so, the present status of proposal? 

CoMtruotion of Under-Pua 

1233. SHRI K. VIRUPAKSHAPPA: Will the Minister 
of URBAN DEVELOPMENT be pleued to state: 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. Eight proposals 
for construction of under passes under Sub-Mission on 
Urban Infrastructure and Govemance (UIG), component 
of Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM) have been received so far from State 
Govemment of Kamataka, out of which seven proposals 
have been approved and one is under appraisal. The 
details are given in the enclosed statement. 

(a) whether the Govemment has received proposals 
for construction of under-passes under the JNNURM from 
the State Government of Kamataka; and 

Statement 

Status of ConsInJcllon of Undtlr-PIl88 PtrJP08al Rsc6ived flOm Kamafaka undtIr UIG CompontHlf of JNNURM 

SI.No. State City Project Name Status 

1. Kamataka Bangalore Construction of underpass at Malleshwaram Circle Approved 

2. Kamataka Bangalore Construction of underpass at Tagore circle. Approved 

3. Kamataka Bangalore Construction of underpass at R. V Teachers Approved 
College G1rc1e 

4. Kamataka Bangalore Construction of underpass at Magadi Road Approved 
and Chord road junction 

5. Kamataka Bangalore Construction of underpass at Ring Road Approved 
Hennur Banaswadi Road Junction 

6. Kamataka Bangalore Construction of underpass at PuttenhaJll junction Approved 

7. Karnataka BangaJore Construction of underpass at Nagavara road junction Approved 

a Karnataka 'Jangalore Construction of underpass at Ramamur1hynagar Under Appraisal 
junction developed by BOA 

Training to Lawyera {TmnslllfIonJ 

1234. SHRI VIKRAMBHAI ARJANBHAI MADAM: WIll 
the Minister of LAW AND JUSTICE be pleased to state: 

Illue of c.ete Certificate to STs 

(a) whether the Union Govemment is considering to 
introduce training programme for lawyers for appointing 
them as Notary Public; and 

(b) If so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) No, Sir. 

(b) Does not arise. 

1235. DR. SATYANARAYAN JATIYA: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the basis/criteria being adopted in various States 
for issuing caste certificate to STs; 

(b) whether the Govemment has received complaints 
regarding difficulties faced by STs in getting ca.&te 
certificate; ,. 

(c) if so, the detaOs thereof; and 
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(d) the measures takenlbelng taken by the 
Government to streamline the process of issuing caste 
certificate? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P. R. 
KYNDIAH): (a) The guidelines for Issuance of Scheduled 
Tribes certificates have been laid down In Ministry of 
Home Affairs's circular no. 35f1f72-RU (SCT.v) dated 
2-5-75 sent to all State Governments and Union Territory 
Administrations. The basic general criteria being adopted 
for issue of Scheduled Tribe certificate are - where a 
person claims to belong to a Scheduled Tribe by birth It 
should be verified (I) the person and his parents actually 
belong to the community claimed; (ii) the cornmunlty Is 
included in the Presidential Order specifying the Scheduled 
Tribes in relation to the concerned State; (iii) the person 
belongs to that State and to the area within the State In 
respect of which the community has been scheduled; (iv) 
he may profess any religion and (v) he or his parents! 
grand parents etc. should be permanent resident of the 
StatelUT on the date of notification of the Presidential 
Order applicable in his case. 

(b) and (c) Yes, Sir. The issue has been brought to 
the notice of the Ministry of Tribal Affairs including by the 
National Commission for Scheduled Tribes. 

(d) Regarding issuance of Scheduled Tribes 
certificates, the Ministry of Tribal Affairs have requested 
all the concerned StatesfUT Admlni8trations that it is 
necessary that proper verification, based primarily on 
revenue records and in accordance with the name of the 
community as notHied in the Presidential Order, is carried 
out before such certificates are issued. Further, they have 
also been asked to ensure that the necessary certificates 
are issued to the deserving Scheduled Tribe persons 
without undue delays and difficulties. 

[English} 

Sports Ce.. on Income Tax 

1236. SHRI K.S. RAO: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government proposes to levy sports 
cess on income tax for creation of sports facilities in 
schools and rural areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) There Is 
no proposal before the Mlnist!)' to levy sports cess on 
income tax. 

(b) Does not arise. 

Kern.taka'. Irrigation Programme 

1237. SHRI G.M. SIDDESWARA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Union Government has received 
proposal from Karnataka to fill the financial gap 
encountered by the State in Implementing Its ambitious 
programme of constructing a large number of irrigation 
projects; 

(b) if so, the details thereof and response of the 
Union Government thereon; and 

(c) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Union Government has not received any proposal from 
Kemataka for filling the financial gap in constructing 
Irrigation projects. However, Kamataka State has been 
seeking Central Assistance under AIBP. So far, Central 
Assistance has been provided for nine major/medium 
irrigation projects, out of which two projects have been 
completed and the remaining on-going projects are 
expected to be completed In the current financial year. 
The proposals for four projects received during this year 
under AIBP are under examination and eligible central 
assistance would be sanctioned before March, 31st. 

[Trsnsl8/ion} 

Protection of Constitutional Rights of Women of 
Weaker Section. 

1238. SHRI SUBHASH MAHARIA: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether the Govemment is making efforts for 
awareness of constitutional rights and other rights to the 
poor and weaker sections of ruraVurban people and rural 
women; 

(b) If so, the details thereof; and 
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(c) the measures being adopted by the Government 
to further seneltlse theae people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(c) The information Is being collected and will be laid on 
the Table of the House. 

[Eng/ish} 

Unit Linked Insurance Plan 

1239. SHRI BACH I SINGH RAWAT 'BACHDA': Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Government has made it compulsory 
for the life insurance companies to give the policy t10Iders 
of Unit Linked Insurance Plan (UUP): 

(b) if so, the details thereof; 

(c) the steps being taken by the GovemmentllRDA 
against insurance companies not complying with the 
mandatory orders of the Govemment; and 

(d) the details of the amount collected by insurance 
companies through ULIP and made available for 
investment in various sectors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. The Insurance Regulatory & Development 
Authority (IRDA) has reported that vide its circular dated 
01.01 .2008, it has directed all insurance companies to 
provide policyholders the details of various charges 
deducted from the premium and the amount available 
for investment in each policy year at the time of 
purchasing the Unit Linked Insurance Plans. 

(c) IRDA has reported that action would be taken 
against the insurance companies not complying with Its 
instructions under Section 3 of the Insurance Act, 1938. 

(d) The amount collected by the insurance 
companies through ULIP for the year 2006-07 is 
Rs. 55,038 crore and Investment in various sectors of 
the UUP Portfolio as on 31st March, 2007 is as under: 

Investment made in Amount 
various sectors (Rs. in crore) 

Govemment Securities and 9,725.09 
Guaranteed Bonds 

Infrastructure 3,685.10 

Debentures and Bonds 3,219.05 

Equity 34,499.23 

Others 17,n4.16 

Total 68,902.62 

Residential Units for the Poor 

1240. SHRI RANEN BARMAN: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether Government has any scheme to provide 
residential units to the poor in Urban areas; 

(b) If so, the details thereof; 

(c) the number of residential units available to them 
during the last three calendar years ending 31st January, 
2008 year-wise and town-wise; and 

(d) the number of such units proposed to be 
constructed In future and allotted to eligible families 
during 2008-09? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) and (b) The Government has 
launched the Jawaharlal Nehru National Urban Renewal 
Mission (JNNURM) with the basic objective of assisting 
cities and towns in the provision of Infrastructure and 
basic amenities to the urban poor. The Sub-Mission of 
Basic Services to the Urban Poor (BSUP) - (for 63 
identified cities) and Integrated Housing and Slum 
Development Programme (IHSDP) -(for other citiesltowns) 
address the problems of housing and basic services such 
as water, sanitation, roads, streetlights etc. In slumsllow-
Income localities for the benefit of the urban poor. 

(c) The number of residential units (n8W+upgradation) 
approved by the Govemment of India during 2005-06 to 
2007-08 (till 29.2.2008) is 8S follows:-
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Number of Towns for Total Number of 
which projects projects approved 

Approved 

BSUP 58 251 

IHSDP 367 391 

Under the Guidelines of BSUP and IHSDP, the State 
GovemmentslUrban Local BodiealParastatal agencies are 
executing the approved projects which are at various 
stages of progress. No State Govemment has so far 
reported the number of houses made available to the 
urban poor in their Quarter1y Progress Reports. 

(d) The number of dwelling units proposed to be 
conswucted in future and allotted to eligible families 
during 2008-09 will depend upon - (a) the demand for 
Additional Central Assistance for the projects approved 
during 2005-06, 2006-07 and 2007-08 for 2nd and 3rd 
installmGnts and for 1 st/subsequent installments 
concerning new dwelling units which have to be 
sanctioned and (b) pace of implementation of projects 
by State Governments and Union Territory 
Administrations. 

Performance of Rural Development Scheme. In 
North-Eaatern State. 

1241. SHRI M.K. SUBBA: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) whether the Government has recently reviewed 
the performance and implementation of Rural 
Development Schemes in North Eastern States; 

(b) if so, the details thereof; 

(c) whether the rate of utilization of money allocated 
to these States is very low; 

(d) if so, the details thereof and the reasons therefor; 
and 

(e) the steps taken by the Government for proper 
utilization of allocated fund to these States? 

THE MINISTER OF AURAL DEVELOPMENT (DR. 
RAGHUVANSH PAASAD SINGH): (a) and (b) Yes Sir. 
The Ministry of Rural Development has a continuing 
reviewing mechanism to monitor the implementation of 

the programmes. One such mechanism is Performance 
Review Committee (PAC) Meeting. The last specific PRC 
Meeting for the North Eastern region was held in 
Guwahati on 9th-10th October, 2007 and in the PAC 
meeting held in Delhi for all States/Union Territories on 
17th & 18th January, 2008, the progress of North Eastem 
region was also discussed besides other States. 

(c) and (d) During the current financial year (upto 
December 2007), above seventy per cent of available 
funds have been utilized by North Eastern States 
including Sikklm combindly with respect to the major 
programmes of Sampoorna Grameen Aozgar Yojana 
(SGAy), Swamjayantl Gram Swarozgar Yojana (SGSY), 
Indira Awaas Yolana (lAY), National Aural Employment 
Guarantee Scheme (NREGS), Pradhan Mantri Gram 
Sadek Yojana (PMGSY). Accelerated Rural Water Supply 
Programme (ARWSP), Total Sanitation Campaign (TSC) 
and Integrated Wasteland Management Programme 
(IWDP). 

(e) In order to ensure proper utilisation of allocated 
funds, the Ministry of Aural Development have adopted 
five pronged strategies of (i) awareness generation, (ii) 
people participEation, (iii) transparency. (iv) accountability 
and (v) strict vigilance and monitoring. 

(Ti'snslstionj 

Mauda Power Project 

1242. SHAI HANSRAJ G. AHIR: Will the Minister of 
POWER be pleased to refer to the reply given to USQ 
No. 5059 dated May 11, 2007 and state: 

(a) whether necessary clearance for setting up of 
Mauda Power Project at Nagpur has since been 
obtained; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which the construction work on this 
project Is likely to commence? 

THE MINISTER OF POWER (SHAI SUSHILKUMAA 
SHINDE): (a) to (c) All major clearances including State 
Government's in-principle clearance for land and water, 
Ministry of Coal's clearance for coal and Ministry of 
Environment and Forests' clearance for environment have 
been obtained by NTPC Ltd. for Mauda Thermal Power 
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Project (2x500 MW). However, clearance from Central 
Water Commi8aion (CWC) Is yet to be received for which 
action has been initiated. 

(d) The construction work Is expected to commence 
during the year 2008-09. Both the Units of 500 MW 
each are envisaged to be commissioned in 11 th Plan 
subject to timely availability of land from the State 
Government. 

[Englishl 

DI.bur.ement of Loan to Mlnorltl .. 

1243. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government has directed the banks 
to give priority for minorities in loan disbursement; 

(b) if so, the details thereof; 

(c) whether the banks have disbursed only 3.38% 
of their total advances to minorities as against the target 
of 6% fixed by the Government; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
In order to ensure improved financial services for the 
welfare of minorities, Reserve Bank of India (RBI) issued 
a Consolidated Master Circular dated 05.07.2007 to all 
the Sched'-ed Commercial Banks (SCBs) advising them 
to take care to see that minority communities secure, in 
a fair and adequate measure, the benefits flowing from 
various Govemment sponsored special programmes. This 
Master Circular also envisages creating a separate cell 
in each bank to ensure smooth flow of credit to minority 
communities arid also covers the role of the lead bank 
in the 121 districts identified for purposes of earmarking 
of targets and location of development projects under 
the Prime Minister's New 15 Point Programme for the 
Welfare of Minorities. Minority communities have also 
been included in the category of "Weaker Sections· for 
availing credit within the Priority Sector advances. The 
Master Circular on credit facilities to Minority Communities 
under priority sector lending dated 5th July 2007 is 
available on RBI's Website (www.rbi.org.ln). 

In October 2007, Public Sector Banks (PSBs) have 
been directed by the Government to step up lending 10 
minorities from the level of 9% of total priority sector 
advances to 16% over the next three years, i.e., upto 
the end of Financial Year 2009-10. 

As reported by RBI, the details of priority sector 
advances and share of Minority Communities as in March 
2007 is as under: 

Amt. (Rs. in Crore) 

Vear Priority Sector 
Advances (PS) 

Share of Minority Communities 
In Priority Sector 
(in all districts) 

(8) Amt. (A) % share to 
PS (AlB) 

March 2005 376931.90 35355.92 9.38 

March 2006 516334.78 45490.60 8.81 

March 2007· 516945.00 53541.41 10.35 

·Provisional. 

In.urance to IT Payera 

1244. SHRI NARAHARI MAHATO: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment proposes to insure every 
income-tax payer for an amount of one lakh rupees to 
encourage tax paying; 

(b) if so, the details thereof and the date from which 
It would be introduced; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
There is no proposal under consideration for providing 
insurance cover to the income-tax payers by the Central 
Government. 

Integrated Child Development Service 
(ICDS) Scheme 

1245. SHRI SWADESH CHAKRABORTY: 
SHRIMATI C.S. SUJATHA: 

" 
Will the Minister of WOMEN AND CHILD 

DEVELOPMENT be pleased to state: 
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(a) whether India remained at 128 position In the 
Human Development Index and 94 in Global Hunger 
Index; 

(b) whether infant mortality rate, maternal mortality 
rate, illiteracy, under nourishment are the major factors; 

(c) if so, whether the Government has contemplated 
schemes to improve the situation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) India is at 128th position 
in the Human Development Index (HOI) ranking for 2007-
2008 brought out by UNDP. As per the Global Hunger 
Index of International Food Policy Research (IFPRI), 
India's position among 118 countries was 94th in the 
year 2007. 

(b) The indicators for HOI are health as measured 
by life expectancy, level of knowledge and skills as 
measured by the weighted average of functional literacy 
and combined elementary and secondary net enrolment 
rate and access to resources as measured by the level 
of real per capita income. The indicators for GHI are 
the proportion of undernourished as a percentage of the 
population, the prevalence of underweight in children 
under the age of five and under five mortality rate are 
the indicators for GHI. 

(c) and (d) The Government is seized of the problem 
of malnutrition and IMR and is implementing a number 
of schemes throughout the country, which directly or 
indirectly improve the nutritional status of women & 
children. Some of these are as under: 

(i) Integrated Child Development Services (ICDS) 
Scheme (Ministry of Women & Child 
Development); 

The steps taken in the recent past to increase the 
effectiveness of the delivery of services under ICDS 
includes: 

• The scheme has been expanded twice in the 
year 2005-2006 and 2006-2007 during the Tenth 
Five Year Plan. 

• The Govemment has doubled the financial norms 
for supplementary nutrition from Re. 1 to Rs. 2 
per beneficiary per day. 

• From the year 2005-08, 50% cost of 
supplementary nutrition 18 alao being shared with 
the StateslUTs. 

• Constant emphasis on States to: 

- Ensure regular supply of supplementary 
nutrition as per schematic norms; 

- Ensure effective convergence of health, 
nutrition, education and safe drinking water 
services under various programmes. 

(ii) National Programme for Nutritional Support to 
Primary Education (Mid Day Meal Scheme) 
(Department of School Education & Uteracy); 

(III) Nutrition Programme for Adolescent Girls in 51 
districts to provide free foodgralns to 
undernourished adolescent girls (Ministry of 
Women and Child Development); 

(iv) Nutrition Education and Training Programmes of 
Food and Nutrition Board (Ministry of Women & 
Child Development); 

(v) Reproductive and Child Health (RCH-II) 
Programme under National Rural Health Mission 
(NRHM) including: 

(Ministry of Health and Family Welfare); 

• Maternal Health by promoting institutional 
deliveries, improved coverage and quality of ante 
natal care (ANC), skilled care to pregnant 
women, Post-partum care at Community level. 

• Immunization. 

• Integrated Management of Neonatal and 
Childhood Illnesses and malnutrition. 

• Emphasis on Infant and Young Child Feeding. 

• Specific Programmes to prevent and combat 
micronutrient deficiencies of Vitamin A and Iron 
& Folic Acid through Vitamin A Supplementation 
for children till the age of 5 years and Iron & 
Folic Acid Supplementation for preschool 
children, pregnant and lactating women. 

(vi) National Iodine Deficiency Disorders Control 
Programme (Ministry of Health & Family 
Welfare); 
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(vii) Targetted Public Distribution System (Department 
of Food & Public Distribution); 

(viii) Accelerated Rural Water Supply Programmel 
Swajaldhara and Total Sanitation Campaign; 
National Rural Employment Guarantee 
Programme (Ministry of Rural Development). 

Street Vendo,. 

1246. SHRI S.K. KHARVENTHAN: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the Govemment has any proposal for 
street vendors and their social security; 

(b) If 80, the details thereof; arid 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) to (c) With a view of provide a 
supporting environment to street vendors for eaming their 
livelihood and their weHare, the National Policy on Urban 
Street Vendors was formulated by the Ministry of Housing 
and Urban Poverty Alleviation. The Policy lays stress on 
providing protective social security to the street vendors 
to take care of contingencies like sickness, matemity 
and old age by the respective State Govemments. 

/Tfllnsls/ion] 

Seiling of Shares without Holder's Consent 

1247. SHRI SANTOSH GANGWAR: Will the Minister 
of FINANCE be pleased to state: 

<a) whether Govemment has received complaints 
against some exchange brokerage companies who have 
sold the shares of investors without consulting them after 
fall in sensex whereas Investors had already deposited 
margin money fixed by SEBI; 

(b) if so, whether Govemment have conducted any 
investigation into these complaints; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) SEBI 
has informed that It has received such complaints. 

(b) to (d) SEBI has taken up these complaints with 
respective stock exchanges for expeditious redressal. 

[English] 

Changing Channels of Investment 

1248. SHRI MILIND DEORA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Govemment employees are Increasingly 
buying shares and mutual fund schemes In the 
expectation of higher retums as against traditional 
channels of Investments in post offices, banks and other 
fixed deposit schemes; 

(b) If so, the details thereof; and 

(c) steps taken/being taken to attract the Govemment 
employee. to Invest more and more savings in the 
Govemment schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Information on the preferred choice of investments by 
Govemment servants is not collated. 

(c) The small savings schemes, carrying different 
terms and rate of Interest administered by the 
Govemment of India are designed to provide safe and 
attractive investment option to all Individuals who Invest 
in these savings 8chemes. In the recent past, the 
Govemment has taken the following steps to make the 
small savings schemes more attractive and investor 
friendly: 

(i) The restriction on opening of more than one 
account during a calendar month under the 
Senior Citizens Savings Scheme has been 
removed with effect from 24th May, 2007. 

(II) All categories of pensioners have been aUowed 
to open and maintain 'Pension Accounf under 
Post Office Savings Account Rules, with effect 
from 11th July, 2007. 

" (iii) The penalty on pre-mature withdrawal of deposits 
under the Post Office Monthly Income Account 
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(POMIA) Scheme has been rationalized from 
3.5% to 2% on withdrawal on or before expiry 
of three years and 1 % on withdrawal after expiry 
of three years. 

(iv) The maximum deposit ceilings of rupees 3.00 
lakh and rupees 6.00 lakh under POMIA has 
been raised to rupees 4.5 lakh and rupees 9.00 
lakh in respect of s!ngle and joint accounts 
respectively. 

(v) Bonus at the rate of 5% on the deposits made 
under POMIA on or after 8th December 2007 
upon the maturity of the deposit, has been 
reintroduced. 

(vi) The benefit of Section 80C of the Income Tax 
Act, 1961 has been extended to the Investments 
made under 5-Year Post Office Time Deposit 
Account and Senior Citizens Savings Scheme, 
with effect from 1st April, 2007. 

(vii) Various measures are also taken to promote 
and popularize these schemes through print and 
electronic media as well as holding seminars 
and meetings, providing training to the various 
agencies involved in mobilizing collection in Small 
Savings Schemes etc. 

(viii) A website of the National Savings Institute under 
Government of India, Ministry of Finance has 
also been launched to facilitate interface with 
the public through wider dissemination of 
information on small savings and on-line 
registration and settlement of investors 
grievances. The website address is 
nsilndla.gov.ln. 

Steps Taken by Government to fill up Vacant 
Posts under Central Board of Direct Tax.. (CBDT) 

1249. SHRI NAKUL DAS RAI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a large number of posts lying vacant 
under Central Board of Direct Taxes (CBDT), has affected 
the working of the organisation and letting tax evaders 
go scot free; 

(b) if so, the steps taken by the Government to fill 
up the posts including group '/I: in IT department; 

(c) whether any relaxation has been taken to fill up 
the vacancies beyond established quota; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) No, Sir. 

(b) The posts under Central Board of Direct Taxes 
(CBDT) are being filled up as per the guidelines issued 
by DOP& T and Recruitment Rules. 

(c) No, Sir. 

(d) Does not arise. 

Minting of Coins 

1250. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of FINANCE be pleased to &tate: 

(a) whether the newly introduced Rs. 5.00 coin 
resembles the 50 paise coin thereby creating confusion 
for sorting; 

(b) if 50, remedial action taken by the Government; 

(c) whether the coins of 10 paise, 25 paise and 50 
paise are still in official circulation and continue to be 
legal tenders; 

(d) If so, whether Government Is aware about its 
refusal in circulation; and 

(e) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 
The coin of 50 paise has a weight of 3.79 grams having 
no security edge whereas the coin of Rs. 5 FS5 has a 
weight of 6 grams having security edge. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) and (e) On receipt of 80me mantet reports on 
non-acceptance of lower denomination coln8, the Reserve 
Bank of India had issued Press Release advising 
members of public that these coins are still in circulation 
and legal tender and that they should be accepted in all 
transactions. 
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Alternate Channel System In UC 

1251. SHRI MADHU GOUD YASKHI: Will the 
Minister of FINANCE be pleased to state: 

(a) the total cost with and without commission for 
maintaining the alternate channel system In Life Insurance 
Corporation of India (L1C) such as corporate agents, 
bank assurance, broker during each of the last three 
years; 

(b) the premium collection from these alternate 
channels during each of the last three years; 

(c) whether any financial services executive has been 
appointed to help these corporate agents, bank 
assurance and brokers; 

(d) if so, the details thereof alongwlth the terms and 
conditions of financial service executive; 

(e) whether the Development Officers of LIe of India 
have opposed and not allowed to recruit corporate 
agents, bank assurance and brokers; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The Life 
Insurance Corporation of India (L1C) has reportecl that it 
does not maintain channel wise details of costing for 
other management expenses. Its commission cost of 
maintaining the alternate channel system during the last 
three years was as under :-

Financial Year Commission (Rs. in lacs) 

2004-05 65.40 

2005-06 1115.41 

2006-07 1563.37 

(b) The first premium mobilized by L1C through its 
alternate channel system during the last three years was 
as under:-

Financial Year 

2004-05 

2005-06 

2006-07 

First Premium Income 
(Rs. in crores) 

194.40 

353.07 

662.85 

(c) L1C has informed that it recruits Financial 
Services Executives on contractual basis to help Its 
partner banks In driving life Insurance product sales. 

(d) The L1C (Anancial Servlcea Executives) Scheme, 
2007 lays down that for being eligible for appointment 
of Financial Services Executives, one should hold a 
Bachelor's Degree from a recognized University and 
should be aged between 21 and 35 years. For !election 
8S Financial Services Executive, a candidate has to 
qualify written test and interview. Oi I successful 
completion of training, Financial Services Executive is 
appointed purely on contractual basis, Initially for a period 
of three years. The contract can be extended for another 
term of one year subject to performance and suit/ilbllity. 

(e) and (f) The L1C has reported that during the 
course of discussions, the representatives of Development 
OffIcers have expressed their reservations on the Issue 
of alternate channels. The appointment of Corporate 
agents is being done by L1C as per Insurance Regulatory 
Development Authority (IRDA) Regulations. Brokers are 
directly licensed by IRDA. 

[Trans/lllion} 

Corruption In Printing of Literature under SaSY 

1252. SHRI SHISHUPAL N. PATLE: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the cases of corruption have come to 
the notice of the Government in printing of literature by 
NGOs in Swamajayanti Gram Swarozgar Yojana (SGSY) 
in Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) A 
preliminary enquiry was conducted by Commissioner, 
Department of Rural Development, Govemment of Uttar 
Pradesh into the alleged irregularities in printing of 
literature and purchase of stationery under the training 
component of Swarnjayentl Gram Swarozgar Yojana 
(SGSY). On the basis of his report, Govemment of Uttar ,. 
Pradesh requested Economic Offence Wing (EOW), Uttar 
Pradesh, Lucknow to conduct further enquiries into these 
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irregularities. Enquiry report from Economic Offence Wing 
in respect of the districts of Mlrzapur, Pratapgarh, 
Kaushambi, Maharajganj, Mau and Jhansl has been 
received. Enquiries of other districts are under 
examination of Economic Offence Wing. 

(c) Ministry of Rural Development, Govemment of 
India, has also sought an action taken report from the 
State Govemment in this regard. 

/English} 

China'. Intereat In Hydro Electric 
ProJecta In India 

1253. SHRI ASADUDDIN OWAISI: Will the Minister 
of POWER be pleased to state: 

(a) whether Arunachal Pradesh has the biggest 
potential of Hydro electric generation In the country; 

(b) if so, whether China has shown interest in setting 
up power projects in Arunachal Pradesh; and 

(c) if so, the view point of Indian Govemment 
thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHIN DE): (a) Amongst the various States in the country, 
Arunachal Pradesh has the highest potential of 
hydroelectric generation in the country. As per the 
reassessment studies on hydro electric potential in the 
country, completed by Central Electricity Authority in 1987, 
the hydro potential of Arunachal Pradesh has been 
estimated at 50,328 MW (in terms of Installed capacity), 
out of the total estimated potential of 1,50,000 MW in 
the country. 

(b) No such proposal regarding setting up of power 
projects by China in Arunachal Pradesh ha8 been 
received by the Govemment. 

(c) Does not arise. 

Accreditation Syatem for Law College. 

1254. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Govemment has received suggestion 
from the Bar Council of India to introduce an 
accreditation system for law colleges; 

(b) if so, the details thereof and the reaction of the 
Govemment thereto; 

(c) whether the Bar Council of India has also 
suggested establishment of a Central Directorate of Legal 
Education; and 

(d) if 80, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) No, 
Sir. However, the Bar Council of India has informed that 
they have circulated their revised draft rules on 
·Standards of Legal Education and Recognition of 
Degrees in Law" containing provision to introduce a 
grading and accreditation system for law colleges in the 
country, to all Universities imparting legal education and 
to all State Bar Councils for their comments. They have 
al80 suggested therein for establish~ent of a Directorate 
of Professional Legal Education under them. 

(b) to (d) Does not arise. 

/Tl7lns/sUon} 

Promotion of In.urllnce Product. 
In AUrlll Ar ... 

1255. SHRI AJIT JOGI: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Govemment proposes to talk with 
some general Insurance companies for promoting non-
insurance products in rural areas; 

(b) if 80, the details thereof; and 

(c) the progress made till date now in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) and (c) Do not arise. 
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/Eng/i6hl 

MI.u.e of S ... ment. 

1256. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the purpose for which the basements are 
permitted to be used as per the provisions of the MPD-
2021; 

(b) whether basements are being used Illegally for 
commercial purposes causing nuisance to the residents 
in Delhi; 

(c) if 80, the steps taken to check misuse of 
basements for commercial purposes; 

(d) whether the Govemment also proposes to Identify 
the buildings where basements are Illegally commercially 
used; and 

(e) If so, the pian made In this direction? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) As per the Master Plan of Delhi 
(MPD) 2021, parking and services requirement such as 
air-conditioning plant and equipment, water storage, 
boller, electric sub-station, HT and LT panel rooms, 
transformer compartment, control room, pump house, 
generator room and other mechanical services and 
installation of electrical and fire fighting equlpments and 
other services required for the maintenance of the 
buifding are permitted in basements without counting 
towards FAR. 

The MPD also provides that in respect of residential 
plot-plotted housing, basement can be used for purposes 
permissible under building bye-laws viz. household 
storage and parking without counting towards FAR. 

MPD further states that existing professional activity 
in basement may continue in plotted development subject 
to relevant provisions of building bye-laws, structural 
safety norms and fire safety clearance. In case the use 
of basement for professional activity leads to exceeding 
the permissible FAR on the plot, such FAR in excess 
shall be used subject to payment of appropriate charges. 

(b) and (c) NDMC has reported that some of the 
basements are being used Illegally for commercial 
purposes. MCD has reported that it has been sealing 

those propertleelbasernents where commercial activities 
are not permissible. The Monitoring Committee constituted 
by the Supreme Court is monitoring the operation of 
sealing. Inspections are conducted from time to time by 
the field staff and action Is taken as per law against the 
misuse of premises. 

(d) and (e) Action against buHdings which .do not 
conform to the provisions of MPD/Bye-Iaws and other 
applicable laws is a continuous exercise undertaken by 
the local bodies . 

Schol .... hlp to Scheduled Tribe Student. 

1257. SHRI N.N. KRISHNADAS: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government has introduced any 
criteria for the post-matric scholarship to ST students; 
and 

(b) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) and (b) Under the Scheme of Post Matric 
Scholarship to students belonging to the Scheduled 
Tribes, the scholarships are to be given to all ST students 
pursuing recognised post matriculation courses In 
recognised institutions, provided the income from 
all sources of parents/guardians does not exceed 
Rs. 1,08,000 per annum. 

Ce.. Collected from Petrol and Dle .. 1 

1258. SHRI CHENGARA SURENDRAN: Will the 
Minister of FINANCE be pleased to state: 

(a) the present rate of cess on petroleum products; 

(b) the funds collected from cess on Petrol and High 
Speed Diesel during the current financial year (2007-08) 
till date; and 

(c) the break-up of amount allocated therefrom to 
different agencies/ministries/departments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) There. is 
no levy of cess on petrol and diesel. " 

(b) and (c) Does not arise In view of (a) above. 
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Strengthenfng of Ailing RRBa 

1259. SHRI RAVI PRAKASH VERMA: 
SHRI ADHAlRAO PATIL SHIVAJIRAO: 
SHRI NARAHARI MAHATO: 
SHRI l. RAJAGOPAl: 
SHRI PRATIK P. PATlL: 
SHRI ANANDRAO VITHOBA ADSUl: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Union Government proposes to 
strengthen the ailing regional rural banks by infusing 
fresh capital as reported in the 'Hindu' dated 31 January, 
2008; 

(b) if so, the details in this regard; 

(c) the names of the rural banks proposed to be 
strengthened, State-wise; and 

(d) the amount proposed to be invested In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Budget Proposals for the year 2007-08 included the 
propoaaJ for recapitalization, in a phased manner, of 
Regional Rural Banks (RRBs) which have a negative 
networth. RRBs are jointly held by Central Govemment! 
State Governments/Sponsor Banks in the proportion of 
50: 15:36, respectively. The Central Government proposes 
to release its share of contribution for recapitalization of 
RRBs along with the release of contribution of their share 
by the State Governments and Sponsor Banks 
concerned. 

(c) and (d) A list indicating the names of RRBs 
proposed to be recapitalized and the amount of 
recapitalization is enclosed 88 statement. 

Statement 

RsquirefTl6l11 01 RlICIIpItlllissHon Funds as on 31 Msn:h 2007 (Audil«! Dsts}-RRB-wiS#-
Shsre 01 Govllmmsnl 01 India, Stslll GovtllTlfTl6l1l and Sponsor &nk 

(Rs. Lakh) 

S1.No. Name 01 Slate Name of RA8 Whether SponIor NagaIve ShIrl ToIII ~ by ShuI HokIeIs 
SlIIId tIanfII Sri Natworth Capt\II (Col. GOt Stall SponIor 
Amllglmlted (PII88III 6+7) Govt. Sri 

lMI) 
5O"A.of 15% 01 35% 01 

118ToIII 118ToIII 118ToIII 
(Cot.8) (Cot.8) (Cot.8) 

2 3 4 5 6 7 8 9 10 11 

1. ARUNACHAL PRADESH 1. ARUNACHAL PRADESH R8 Stand Iione S.B.I 3620.28 100.00 3720.28 1880.14 558.04 1302.10 

TOTAL 3620.28 100.00 3720.28 1880.14 558.04 1302.10 

2. ASSAM 2. LANGPI DEHANGI R8 SIMd IIone S.B.I 911.86 100.00 1081.66 545.83 183.75 382.08 

TOTAL 99U6 100.00 1091.66 545.83 183.75 382.08 

3. BttAR 3. BIHAR KGB AmIIgImaIed U.C.O 6629.17 300.00 _.17 3484.58 1039.38 2425.21 

4. UTIAR BIHAR KGB Amalgamated C.B.I 35718.22 700.00 36418.22 18208.11 5462.73 12746.38 

5. KOSI KSH GB Sind IIIone C.B.I 1746.51 100.00 1848.51 924.26 2n.2B &.48.98 

6. SAMASTIPUR KGB Stand IIone S.8.1 3230.36 100.00 3330.36 1666.18 499.55 1165.63 

TOTAL 47326.26 1200.0 48526.2$ 24263.13 7278.94 18884,19 
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2 3 

4. " ClttATllSGARH G8 

TOTAL 

s. JAMMU AND KASHMIR 8. EU.AQUI OEHAn BANK 

8. JHARKHAND 

7. MADHYA PRADESH 

8. MAHARASHTRA 

9. MANIPUR 

10. NAGALAND 

11. ORISSA 

12. RAJAS11iAN 

13. TRIPURA 

14. WEST BENGAl. 

15. UTTAR PRADESH 

9. KAMRAZ Fe 

TOTAL 

10. JHARKHAND GB 

11. VANANCHAL as 
TOTAL 

12. JHABUA-CHAR KGB 

13. MAHAKAUSHAL KGB 

TOTAL 

14. WAINGANGA KGB 

15. MARATHWADA G8 

TOTAL 

16. MANIPUR Fe 

TOTAL 

17. NAGAl.AND FIB 

TOTAL 

18. KILINGA GB 

18. Ul1<AL GRilMVA BANK 

20. BAlTARAHI GB 

TOTAL 

21. BARODA AAJASlMAN III 

22. MEWAR AlII 

TOTAL 

23. TRlPURA GB 

TOTAL 

24. BANGIVA aa 
25. PASCHIM BANGA GB 

26. UTTAR BANGA KGB 

TOTAl. 

27. KSHETRIVA KlSAN 08 

TOTAL 

Grand ToIII 

PHAlGUNA 20, 1929 ($t~ 

4 

Sin Ilona 

5 

S.B.I 

S.B.I 

J&K BANK 

B.O.l 

S.B.I 

B.O.8 

U.C.O 

B.O.l 

B.O.M 

U.B.I 

8.8.1 

U.C.O 

S.B.I 

U)J 

B.O.8. 

B.O.RAJ. 

U.B.I 

UAI 

U.C.O 

C.B.I. 

U.P.S.CJ 
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6 7 8 9 10 11 

SU8 300.00 2894.08 1447.04 434.11 1012.93 

2584.08 300.00 2894.08 1447.04 434.11 1012.83 

9789.88 100;00 9889.98 4944.88 1483.50 3461.48 

3409.82 100.00 3508.82 1754.81 526.47 1228.44 

13188.10 200.00 13388.10 •. 90 2OOU7 488fU3 

3140.06 400.00 3540.06 lnO.03 531.01 1239.02 

4246.27 200.00 4446.27 2223.14 866.94 1556.18 

7386.33 600.00 7186.33 38113.17 1197.85 2795.22 

310Ul 100.00 32011.91 1604.96 481.48 1123.47 

3225.29 100.00 3325.28 1 •. 85 488.11 116U5 

6335.20 200.00 8535.20 3267.60 880.28 2287.32 

143.10 200.00 343.10 171.55 51.47 120.09 

7447.75 100.00 7547.75 3773.88 1132.18 2641.71 

7580.. 300.00 7Il1O.86 ..s.43 1183.83 2181JO 

1201.85 100.00 1301.85 850.83 115.25 455.51 

1201.86 100.00 1301.86 150.83 185.25 455.51 

170.04 100.00 270.04 135.02 40.51 94.51 

170.04 100.00 270.04 135.02 4O.S1 94.51 

22317.11 200.00 22517.11 11258.5& 3117.57 7880.88 

14343.28 300.00 14643.28 7321.64 2198.48 5125.15 

218.85 100.00 31U5 1 •. 43 58.83 138.80 

38858.24 600.00 37558.24 187'79.82 5633.. 13145.73 

2421.24 500.00 2111.24 1460.82 438.19 1022.43 

88.55 100.00 116.55 88.28 29.48 88.78 

2517.78 600.00 3117.78 1558.90 467.87 1091.23 

9018.57 100.00 8118.57 4S5t.78 1387.94 3181.86 

8019.57 100.00 9118.57 4559.78 1387.94 3181.85 

26552.41 500.00 270&2.41 13&26.21 4057.88 1488.34 

1534.42 300.00 1834.42 81721 275.16 142.05 

4686.81 100.00 4788.81 2383.41 718.02 1675.38 

32773.84 800.00 33873.64 18838.82 5051.05 11785.77 

2410.78 

2410.78 

100.00 2510.78 1255.38 316.82 

100.00 2510.78 1255.39 376.82 

m.7Y ,. 
878.77 

174097.17 5500.00 178587.17 89788.58 28838.51 t2158.01 
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{Trans/sHon} 

Expansion of Banking Service. In Rural Area. 

1260. SHRI PANKAJ CHOWDHARY: 
SHRI SANTOSH GANGWAR: 
SHRI ANANTA NAYAK: 
PROF. M. RAMADASS: 
SHRI RAM KRIPAL YADAV: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has formulated any 
action plan for expansion of rural banks and providing 
better banking facilities in the rural areas; 

(b) if so, the details thereof; 

(c) the number of branches of public sector banks 
opened in rural areas during each of the last two years 
in the country. State-wise, and bank-wise; 

(d) whether a number of public sector banks have 
closed their branches in the rural areas during the above 
period; 

(e) if so, the details thereof and the reasons therefor, 
State-wise and bank-wise; and 

(f) the steps takenJbeing taken by the Government 
to stop such closures and to develop best banking 
facilities in rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Reserve Bank of India (RBI) under its branch 
authorization policy has given banks the freedom to 
select centres for opening of new branches. However, 
while granting approvals, RBI ensures that the approvals 
include centres in rural/underbanked districts also. 
Generally, all proposals for opening bank branches in 
underbanked districts/rural areas are considered 
favourably. Further, new private sector banks are required 
to ensure that at least 25% of their' total branches are 
in semi-urban and rural centres on an on-going basis. 

Further, a circular on -Financial Inclusion by 
Extension of Banking Services-Use of Business 

Facilitators and Correspondents- dated January 25, 2006 
was issued by the RBI to all banks, whereby, with the 
objective of ensuring greater financial inclusion and 
increasing the outreach of the banking sector, banks 
have been permitted to use the services of Non-
Governmental Organizations/Self Help Groups, Micro 
Finance Institutions and other Civil Society Organizations 
as intermediaries in providing financial and banking 
services through the use of Business Facilitators and 
Business Correspondent models. The guidelines Issued 
are primarily intended to help banks to extend their 
outreach and serve the rural masses even where they 
do not have any physical presence by way of branches. 

(c) Statement-I containing details of number of bank 
branches opened in rural areas during the last two years 
is enclosed. 

(d) to (f) Statement-II containing details of numbers 
of bank branches closed in rural areas by Public Sector 
Banks during the last two years is enclosed. 

RBI has reported that it does not readily have 
information on the reasons for closure of these bank 
branches in rural areas. However, under the extant 
Branch Authorisation Policy, closure of even loss making 
branches at rural centres having single commercial bank 
branch (excluding Regional Rural Bank branch) is not 
permitted, as the closure would render the centre 
unbanked. The proposals for closure of a rural branch 
at a centre served by more than one commercial bank 
branch are required to be submitted to RBI by banks In 
the annual branch expansion plan after obtaining approval 
of District Consultative Committee. These proposals are 
considered by the RBI on a case to case basis and 
closure of rural branches is approved only under 
exceptional circumstances like adverse law and order 
situation, ,tc. 

Further, in order to bring financially excluded 
population within the formal banking system, Government 
has taken a number of steps which in/er-e/is include: 
opening of ~ frills' account alongwith simplified 
procedu~ and limited overdraft facility without any 
collateral; one time settlement scheme for small 
borrowers; issue of General Credit Cards to eligible 
beneficiaries without security and scaling up IT initiatives 
in rural areas. 
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Slsle snd Bank-wise Number of Rural 8rsnchB6 Of»n«t by Public Sector 86nks 

Opened During The Period 

State Name Bank Name April 1, 2006- April " 2007-
March 31, 2007 Dec. 3', 2007 

2 3 4 

Andhra Pradesh Andhra Bank 1 

State Bank of India 1 

Andhra Bank 1 

Andhra Bank 2 

Syndicate Bank 

Andhra Bank 2 , 
Corporation Bank 

Indian Overseas Bank 1 

Andhra Pradesh Total 9 3 

Assam State Bank of India 2 

State Bank of India 

State Bank of India , 
State Bank of India 

Assam Total 4 

Bihar State Bank of India , 
Uco Bank 

Central Bank of India 

Central Bank of India 

State Bank of India 

Central Bank of India 

Bank of India , 
Punjab National Bank 

Central Bank of India 
,. 

Bihar Total 7 2 
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2 3 4 

Chhattlsgarh State Bank of India 

State Bank of India 

State Bank of India 

Corporation Bank 1 

State Bank of India 1 

Chhattisgarh Total 4 

Deihl Central Bank of India 

Corporation Bank 

Deihl Total 2 

Goa Bank of Maharashtra 

Uco Bank 1 

Goa Total 2 

Gujarat Bank of India 

Syndicate Bank 

Union Bank of India 1 

State Bank of Saurashtra 

Dena Bank 

State Bank of India 1 

State Bank of Saurashtra 

State Bank of India 

State Bank of Saurashtra 

State Bank of Saurashtra 

Bank of Baroda 

Indian Overseas Bank 

Bank of Baroda 

Gujarat Total 9 3 

Haryana Central Bank of India 

Bank of India 

Oriental Bank of Commerce 
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2 3 4 

State Bank of India 

State Bank of Patiala 

Punjab National Bank 

Punjab National Bank 

Corporation Bank 

Vljaya Bank 

Haryana Total 4 5 

Himachal Pradesh State Bank of India 

State Bank of Patlala 

State Bank of India 3 

State Bank of Patiala 1 

Syndicate Bank 

Uco Bank 

Punjab National Bank 2 

Central Bank of India 

Punjab National Bank ,-

Allahabad Bank 

Punjab National Bank 

Himachal Pradesh Total 9 5 

Jammu & Kashmir Oriental Bank of Commerce 

State Bank of India 

Jammu & Kashmir Total 

Jharkhand Allahabad Bank 

State Bank of India 

State Bank of India 

Jharkhand Total 2 

Kamataka Canara Bank 

" Vijaya Bank 

Corporation Bank 
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2 3 4 

Syndicate Bank 1 

Corporation Bank 

VijaYil Bank 1 

Syndicate Bank 2 

Vijaya Bank 

Syndicate Bank 3 

Kamataka Total 8 3 

Kerala State Bank of Travancore 1 

Kerala Total 

Madhya Pradesh State Bank of Indore 

Central Bank of India 

State Bank of India 

State Bank of Indore 

Madhya Pradesh Total 4 

Maharashtra Uco Bank 

Bank of Maharashtra 

Indian Overseas Bank 

Union Bank of India 2 

Bank of Baroda 1 

Indian Overseas Bank 

Syndicate Bank 

Uco Bank 

Union Bank of India 

Bank of India 

Bank of Maharashtra 

Central Bank of India 

Bank of India 

Maharashtra Total 11 3 

Meghalaya Bank of Baroda 

Meghalaya Total 
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2 3 4 

Mlzoram State Bank of India 1 

'~ 
Mizoram Total 

Orissa Uco Bank 

I.O.B.I. Ltd. 1 

State Bank of India 

Indian Overseas Bank 

State Bank of India 

Andhra Bank 

Punjab National Bank 

Punjab National Bank 

Andhra Bank 

State Bank of India 

Orissa Total 4 6 

Pondlcherry Indian Overseas Bank 2 

State Bank of India 

Pondicherry Total 2 1 

Punjab State Bank of Patlala 1 

Indian Overseas Bank 

Oriental Bank of Commerce 3 

Punjab National Bank 

Syndicate Bank 

State Bank of Patiala 

Indian Overseas Bank 

Oriental Bank of Commerce 

Punjab National Bank 

• Oriental Bank of Commerce 

State Bank of Patiafa 

Punjab National Bank 
'" 

Punjab and Sind Bank 

Punjab Total 10 6 
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2 3 4 

Rajasthan Bank of Baroda 

State Bank of Bikaner and Jaipur 

Bank of Baroda 

State Bank of Bikaner and Jaipur 

Allahabad Bank 

State Bank of Bikaner and Jaipur 

Bank of Baroda 

Bank of Baroda 1 

State Bank of Bikaner and Jaipur 

Rajasthan Total 5 4 

Sikkim Central Bank of India 2 

Central Bank of India 

Sikkim Total 3 

Tamil Nadu Central Bank of India 

Indian Overseas Bank 

Indian Bank 

Indian Overseas Bank 

Indian Bank 2 

Indian Overseas Bank 2 2 

State Bank of India 

Indian Overseas Bank 

Indian Overseas Bank 2 

Indian Overseas Bank 

Indian Overseas Bank 

Indian Bank 

State Bank of India 

Vijaya Bank 

Bank of India 

Indian Overseas Bank 



313 PHALGUNA 20, 1929 (S8A1r) 314 

2 3 4 

State Bank of India 

Indian Overseas Bank 

Indian Overseas Bank 

Indian Bank 

Indian Overseas Bank 

Tamil Nadu Total 11 18 

Uttar Pradesh Bank of Baroda 
~';' 

Punjab National Bank 1 

State Bank of India 1 

State Bank of India 

State Bank of India 

Bank of India 1 

Punjab National Bank 1 

Bank of India 2 

Punjab National Bank 

State Bank of India 1 

State Bank of India 1 

Uco Bank 

Bank of India 

State Bank of India 

Allahabad Bank 

Bank of Baroda 

Allahabad Bank 

Central Bank of India 

Allahabad Bank 

State Bank of India 

Bank of India 1 

State Bank of India 

State Bank of India 

Allahabad Bank 

Bank of India " 
State Bank of India 
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2 3 

State Bank of India 

Allahabad Bank 

Bank of Baroda 

Uttar Pradesh Total 9 

Uttarakhand Canara Bank 

Allahabad Bank 

Allahabad Bank 1 

Uttarakhand Total 2 

West Bengal Syndicate Bank 

Syndicate Bank 

Allahabad Bank 

Allahabad Bank 

Syndicate Bank 

Canara Bank 

Uco Bank 

West Bengal Total 3 

Grand Total 116 

Source: RBI 
Notes: (I) Data on Bank Branches Exclude AdmInistrative Offices. 

(II) Public Sector Banks Comprl •• of SBI & Ita 7 AssocIates and NatIonaIIHd Banks (Including lOBI Ltd). 
(III) (-): Oenot •• 'Nil' 
(Iv) "Rural" Population Group Include. Centres With Population Le .. Than 10,000. 

htement II 

4 

1 

1 

20 

1 

1 

3 

100 

SIS!. lind Bsnk-wiss NumbtJr 01 RurBI BrsnchfJS CloslHilMBtgfId'ConWlIfIId by Public StlCfor Ssnks 

Closed during the Period 

316 

State Name Bank Name April 1, 2006-
March 31, 2007 

April 1, 2007-
December 31, 2007 

2 3 4 

Assam State Bank of India 1 

A88am Total 1 

Gujarat Bank of Baroda 2 

Gujarat Total 2 
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2 3 4 

Jammu & Kashmir State Bank of India 1 

Jammu & Kashmir Total 

Karnataka State Bank of Mysore 

Karnataka Total 

Madhya Pradesh Punjab National Bank 1 

Madhya Pradesh Total 

Maharashtra Union Bank of India 1 

Maharashtra Total 1 

Manipur State Bank of India 1 

Manipur Total 1 

Meghalaya State Bank of India 1 

Meghalaya Total 

Mizoram State Bank of India 5 

Mizoram Total 5 

Orissa State Bank of India 1 

Orissa Total 1 

Uttarakhand Punjab National Bank 

Uttarakhand Totai 

West Bengal State Bank of India 

West Bengal Total 

Grand Total 8 9 

Source. RBI. 

Notes: (i) Data on bank branches exclude administrative offices. 

(II) Public sector banks comprise of SBI & Its 7 Aa80clates and nationalised banks (Including lOBI Ltd). 

(Iii) (0): Denotes 'Nil'. I· 

(Iv) "Rural" population group Includes centres with population le88 than 10,000. 

(v) Closed branches Includes closed/merged/converted. 
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Fake Currency 

1261. SHRI HEMLAL MURMU: 
SHRIMATI JAYAPRADA: 
SHRI UDAY SINGH: 
SHRI RASHEED MASOOD: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 
SHRI S.K. KHAAVENTHAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of instances where fake currency has 
been recovered in Automated Teller Machines (ATMs) 
and banks during each of the last three years; 

(b) whether the Reserve Bank of India (RBI) has 
recently asked all the banks to take stringent measures 
for preventing circUlation of fake currency notes including 
those withdrawn from ATMs; 

(c) if so, the details in this regard; 

(d) whether the circulation of the fake currency has 
effected the economy of the country; and 

(e) if so, to what extent and the manner in which 
the circulation of fake currency in the country is likely to 
be checked? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Reserve 
Bank of India (RBI) has reported that during the year 
2005 and 2006, the bank had received following 
complaints from the public/media regarding fake currency 
notes from ATMs: 

(i) A customer reportedly received 20 counterfeit 
pieces in the denomination of Rs. 500/- from 
ICICI Bank, Karunagapally Branch through ATM 
replenished by Kollam branch of ICICI Bank. 

(ii) A customer at Kolkata was reported to have 
detected a counterfeit note in the denomination 
of Rs. 100/- from ATM of HDFC Bank, Kolkata. 

During the year 2007, seven cases were reported 
to RBI by seven different banks i.e. Central Bank of 
India, Indusind Bank, State Bank of India, HDFC Bank, 
ABN Amro Bank, ICICI Bank and IDBI Bank. In each 

bank, one counterfeit piece in the denomination of 
Rs. 500/- had been detected. 

(b) and (c) Yes, Sir. RBI has issued instructions to 
banks to ensure that only sorted and examined reissuable 
bank notes are put into circulation through their counters 
and ATMs. All the currency chest maintaining branches 
have been equipped with Note Sorting Machines, which 
detect the counterfeit notes. Banks have also been asked 
by RBI to strengthen the checks and safeguards both 
during the proceaslng as well as transport of bank notes 
to ATMs and payments made at their counters. Posters 
on 'Know Your Banknotes' have been supplied to bank 
branches for display for the benefit of the customers. 

(d) and (e) The circulation of fake currency is a 
cause of concern to the Government. However, the 
number of counterfeit notes detected in the banking 
system is very nominal compared to the notes in 
circulation. RBI has taken steps to check the circulation 
of fake currency in the country by ensuring optimum 
utilization of Note Sorting Machines installed at all 
currency chest branches and increasing the awareness 
of the public in identifying a genuine bank note through 
trainlng/workshops and issue of posters. RBI has also 
set up dedicated cells for monitoring and analysis of 
counterfeit notes detected at the bank branches, which 
will be an input for implementing further measures, as 
required. 

{English} 

Setting up of Repe Crisis Centre 

1262. SHRI M. SHIVANNA: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to set up rape 
crisis centres in the country to provide Legal Guidance 
to rape victims; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) There is no such proposal 
at present. 
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(b) Does not arlee. 

(c) This is left to the initiative of the State 
Governrnents. 

(Trans/stion} 

Regulartutlon of Unauthorl.ed Colonie. In Deihl 

1263. SHRI MOHAN SINGH: 
DR. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Government has requested 
the Union Government to regularise some unauthorised 
residential colonies in Delhi; 

(b) if so, the details of such colonies, and the 
criterion adopted for regularisation; 

(c) the time by which the said residential colonies 
are likely to be regularised; 

(d) whether the Government is considering any 
proposal to accord legal status to the residential areas 
constructed upto January 1, 2006 In Delhi; and 

(e) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. Government of 
NCT of Delhi (GNCTD) has forwarded a tentative list of 
1409 unauthorized colonies which have applied for 
regularization in response to the public notice issued by 
the GNCTD. Those colonies which fulfil the conditions 
laid down in the guidelines for regularization shall be 
eligible for regularization. 

(c) Clause 4.2 (i) of revised guidelines 2007 issued 
by the Government of India on 5 October, 2007 stipulate 
that after the receipt of the applications for regularization, 
the entire process of regularization of colony by GNCTD 
except change in land use is to be completed within six 
months and formal regularization after effecting change 
in land use within nine months. In case the time limit 
prescribed above needs relaxation in respect of some 
colonies, the Lt. Govemor, Delhi may relax the time 
limit on specific request of GNCTD. 

However, as per clause 5.4 of the revised guidelines 
2007, GNCTD may commence the development works 
and augmentation of infrastructure facilities in public 
Interest in colonle8lparts of colonies soon after the receipt 
of layout plan, If It is satisfied that these colonies or 
parts thereof fulfil the general principles contained in 
these guidelines. 

As per clause 4.1 of the revised guidelines 2007 
'Habitations' existing as on 31.3.2002 that have come 
up as extension to village abadl and have not been 
notified as Lal Dora extension to village abadi would be 
eligible for regularization on the same lines as 
unauthorized colonies/subject to meeting the requirements 
of Regulations framed pursuant to these guidelines. 

(d) and (e) The National Capital Territory of Delhi 
Laws (Special Provisions) Act, 2007 vide Section 3 (2) 
(ii) provides that status-quo shall be maintained in respect 
of unauthorized colonies, village abadi area and its 
extension, which existed on the 31st day of March 2002 
and where construction took place even beyond that 
date and upto the 8th day of February, 2007. 

Central Aaalatance for Houalng for Poor 

1264. SHRI KASHIRAM RANA: 
SHRI RAJ NARAYAN BUDI-IOUA: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whather any central assistance is being provided 
to the States for providing accommodation to the people 
belonging to the economically weaker and poor sections 
of the society living in urban areas; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) The Government has launched 
the Jawahartal Nehru National Urban Renewal Mission 
(JNNURM) with the basic objective of holistic slum 
development, with a nnnnnnn and enabling environment, 
by providing adequate shelter and basic infrastruct"r~ 

facilities to the slum dwellers of the identified urban areas. 
Additional Central Assistance is provided to States for 
taking up projects for housing and infrastructural facilities 
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for the urban poor in 63 sel.act cities in the country (b) State-wise details of projects approved under 
under the Sub-Mission on Basic Services to the Urban BSUP and IHSDP are given in the enclosed statement. 
Poor (BSUP). Other cities and towns are covered under 
Integrated Housing and Slum Development Programme (c) Does not arise. 
(IHSDP). 

Stlltement 

JNNURM-Bllsic Ssl'Vic9s 10 ths UttJan Poor (Sob Mission II) 

Tots/ Pro/scts Approvsd 

(Rupees in crores) 

SI. Name 01 \he No. 01 Projecla Total Total Total Tolal 1st Ina- 2nd Ina- Total N;A 
No. StateIUT t.tssIon Approved ProjecI ntmberol Central State tallment tallment released 

Cities Cost dwtIng Share Share sanctioned sanctioned by Mlo 
Approved units Approved Approved (25% of Finance 

Approved Central 
Share) 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 3 19 1707.78 93995 848.92 880.86 211.73 21.14 195.72 

2. Arunanchal Pradesh 4.10 100 3.38 0.75 0.84 0.00 0.84 

3. Assam 53.95 1232 48.56 5.40 12.14 0.00 0.00 

4. Chandigaltl (UT) 2 584.94 25728 398.13 168.81 99.03 0.00 0.00 

5. Chhattisgarh 4 391.45 27978 312.18 79.26 78.05 0.00 78.05 

-6. Bihar 2 9 387.72 14598 179.54 188.18 44.89 0.00 35.21 

7. Delhi 8 1445.33 55280 601.69 843.84 150.42 0.00 150.42 

8. Gujarat 4 13 1268.87 87504 612.93 655.94 153.25 28.32 161.83 

9. Haryana 2 84.23 3248 31.18 33.05 7.79 0.00 7.79 

10. Himanchal Pradesh 9.99 252 7.05 2.94 1.76 0.00 1.76 

11. Jammu and Kashmir 2 2 105.17 5208 84.88 20.29 21.22 0.00 21.22 

12. Jhmhand 2 3 122.12 4732 86.95 35.16 21.74 0.00 8.32 

13. Kamataka 2 7 510.27 21848 272.97 237.30 68.24 0.00 68.24 

14. Karata 2 6 304.12 22208 202.39 101.73 50.65 0.00 38.06 

15. MacIIya Pradesh 4 19 520.88 33289 256.67 264.00 84.17 3.49 67.66 

16. Maharashtra 5 36 4135.48 130812 1932.11 2203.36 483.03 48.36 422.90 

17. Meghalaya 2 30.44 600 23.n 6.67 5.94 0.00 5.94 

18. Mizoram 13.76 200 10.40 3.36 2.60 0.00 2.60 
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2 3 4 5 6 7 8 9 10 11 

19. NagaIand 134.50 3504 105.60 28.90 26.40 0.00 28.40 

20. Ori .. 2 5 67.17 2316 48.77 18.40 12.19 0.00 10.51 

21. ~ 2 2 72.43 5152 36.15 3628 9.04 0.00 9.04 

22. Puducherry 37.38 1136 28.05 9.33 7.01 0.00 7.01 

23. Rajalhan 2 2 277.14 17337 169.20 107.95 42.30 0.00 42.30 

24. SIkkim 3.25 52 2.79 0.48 0.70 0.00 0.70 

25. Tamil Nadu 3 24 2134.11 85807 947.36 1186.75 236.84 0.00 175.22 

26. Tripura 16.73 256 13.98 2.77 3.49 0.00 3.49 

27. Uttar Pradesh 6 9 394.73 20184 182.23 212.51 45 .. 56 0.00 43.86 

28. Uttrakhand 2 3 13.58 324 10.66 2.92 2 .. 86 0.00 1.94 

29. West Bengal 2 66 1936.93 98343 929.36 1007.41 232.34 0.00 185.56 

TOTAl 58 251 16708.32 780817 8383.82 8324.34 2098.03 99.31 1766.59 

Inlflgl1lftld Housing lind Slum lMvtI/opmtInl Prog,..""". (IHSDP) 

TollIl Projscf8 Approvtld 

(Rupees In eror8l) 

SI. Name of the No. of Total Total Total Total 1st ina- Total ACA 
No. State Projects Project number of Central State taHment released 

Approed Coat dwelling Share Share (50% of by Mlo 
Approved units Approved Approved Central Finance 

Approved Share 
approved) 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 57 887.26 29257 611.12 178.11 255.68 255.58 

2. Assam 12 38.31 5393 33.11 5.20 18.79 16.55 

3. Bihar 10 80.73 8500 59.78 20.96 24.46 29.88 

4. Chhattlagarh 14 176.50 14846 122.01 54.49 61.00 81.00 

5. Gujarat 23 227.49 18405 153.13 74.36 76.57 58.99 

6. Haryana 15 238.84 14641 182.96 55.88 91.48 91.48 

7. Jammu and Kashmir 10 42.40 2654 32.23 10.17 16.12 16.12 

8. Jharkhand 19.87 1292 15.58 4.09 7.79 
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2 3 4 

9. Kamataka 25 240.27 

10. Kerala 25 115.57 

11. Madhya Pradesh 33 241.89 

12. Rajasthan 29 291.06 

13. Maharashtra 32 362.95 

14. Nagaland 87.74 

15. Orissa 11 71.30 

16. Punjab 2 42.40 

17. Tamil Nadu 30 225.67 

18. Tripura 7.19 

19. Uttar Pradesh 8 29.01 

20. Uttarakhand 2 5.85 

21. West Bengal 50 476.55 

TOTAL 391 3708.67 

[English} 

Availability of Drinking Water 

1265. SHRI MADAN LAL SHARMA: 
PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI KIREN RIJIJU: 
SHRIMATI SANGEETA KUMARI SINGH 

DEO: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government has conducted any 
survey to identify the villages lacking quality drinking 
water; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government has set up monitoring 
committees at the Centre and the State level to ensure 
the availability of quality drinking water in the rural areas; 

(d) if so, the guidelines issued by the Union 
Govemment to State Governments in this regard; and 

5 6 7 8 9 

13053 145.76 94.51 73.55 52.92 

10251 87.85 27.72 43.92 40.58 

17164 171.07 70.82 86.21 85.64 

20588 213.02 78.04 106.51 90.09 

29265 278.76 64.19 139.38 108.24 

2496 44.14 43.60 22.07 22.07 

4269 68.46 27.33 34.24 0.00 

3938 25.55 16.86 12.n 3.58 

19763 169.19 56.47 64.60 n.40 

400 6.33 0.86 3.17 3.17 

2032 22.11 6.91 11.05 11.05 

231 2.91 2.95 1.45 1.45 

28072 346.90 129.65 173.45 102.70 

244510 2691.95 1041.17 1342.15 1128.38 

(e) the time by which all the villages In the country 
will get quality drinking water? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) As per 
water quality survey conducted by States and reported 
in their Bharat Nirman Action Plan as on 1.4.2006, there 
were 1,95,813 habitations affected with various chemical 
contamination in excess of permissible standards in 
drinking water sources in the rural area of the country. 
State-wise and contamination-wise details are given in 
the enclosed statement. 

(c) and (d) Government of India has also brought 
out guideline on "Revised Sub-Mission on Water Quality" 
to tackle water quality problems in the rural areas of the 
country. As per these guidelines, the State Level Scheme 
Sanctioning Committees have to be formed to consider 
and approve projects for tackling water quality problems. 

(e) Bharat Nirman Action Plan, envisages to address 
all water quality affected habitations by March, 2009. 
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S""""n' 
Wllltlr QUlllify hIlbltlllions 11$ on 1.4.2006 11$ trIpOtttld by Stll. GoVtlmmtml$ 

State/UT Habitations Affected by 

Fluoride Salinity Iron Arsenic Nitrate Multiple Total 

2 3 4 5 6 7 8 

Andhra Pradesh 1497 1058 0 0 0 0 2555 

Bihar 383 0 21540 794 2000 0 24717 

Chhattisgarh 17 61 4932 11 0 0 5021 

Goa 0 0 0 0 0 0 0 

Gujarat 2563 1528 0 0 838 0 4929 

Haryana 119 72 0 0 0 145 336 

Himachal Pradesh 0 0 0 0 0 0 0 

Jharkhand 1159 0 129 18 41 1348 

Jammu and Kashmir 0 0 47 0 0 67 114 

Kamataka 5000 0 8633 0 .on 4460 20170 

Kerala 34 86 564 0 78 105 867 

Madhya Pradesh 3282 279 105 0 33 163 3852 

Maharashtra 2748 1424 2491 0 4552 0 11215 

Orissa 794 651 26136 0 0 435 28016 

Punjab 588 1289 164 0 0 0 2041 

Rajasthan 6992 4428 131 0 7693 12639 31883 

Tamil Nadu 452 61 68 0 104 735 1420 

Utlaranchal 0 0 0 0 0 0 0 

Uttar Pradesh 20n 612 2375 0 11 1302 63n 

West Bengal 665 811 11883 5408 0 0 18767 

Andaman and Nic:obar Islands 0 0 16 0 0 10 26 

Dadra and Nagar Haveli 0 0 0 0 0 0 0 

Daman and Diu 0 0 0 0 0 0 0 

Delhi 0 0 0 0 0 0 0 " 

Lakshadweep 0 0 0 0 0 0 0 
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2 3 4 

Pondicherry o 65 17 

Chandigarh o o o 
Total 28370 12425 n231 

NE States 

Arunachal Pradesh 0 0 353 

Assam 680 0 23841 

Manipur 0 0 37 

Meghalaya 0 0 124 

Mizoram 0 0 26 

Nagaland 0 0 136 

Sikkim 0 0 76 

Tripura 0 0 2653 

Total 660 0 27246 

Grand Total 29030 12425 l044n 

Lew Commlulon Recommendatlona on 
"arrlageable Age 

1266. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI SHISHU PAL N. PATLE: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI M. RAJA MOHAN REDDY: 
DR. K.S. MANOJ: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Law Commission has suggested that 
the marriageable age for boys and girls be fixed uniformly 
at 18, as reported in the Hindu dated February 07, 
2008; 

(b) if so, the details thereof and the action taken by 
the Govemment; 

(c) whether Govemment has deemed fit to constitute 
any Group to study the recommendations in view of 
psycho-socio reasons and rising popUlation; and 

5 6 7 8 

o o o 82 

o o o o 
6231 19387 20092 163736 

0 0 213 566 

730 0 2950 28181 

0 0 0 37 

0 0 0 124 

0 0 0 26 

0 0 0 136 

0 0 0 76 

106 0 172 2931 

836 0 3335 320n 

7067 19387 23427 195813 

(d) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) to (d) The Law Commission of India In its 205th 
report on "Proposal to Amend the Prohibition of Child 
Marriage Act, 2006 and other Allied Laws" (2008) has 
recommended that the age of marriage for both boys 
and girls should be 18 years. The 25th Report of the 
Law Commission is available on the Law Commission'S" 
Website i.e. www.lawmin.nlc.ln. The Report is undet' 
examination. 

Implementation of SJSRY In Anethra Praduh 

1267. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased "to state: 

(a) the details of towns covered under Swarna 
Jayanti Shahari Rojgar Yojana (SJSRY) in the State of 
Andhra Pradesh; 
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(b) the details of gainful employment opportunities 
created to the urban unemployed and under-employed 
poor In the State of Andhra Pradesh during the last two 
years; and 

(c) the number of self-employment ventures set up 
by poor youth under this Scheme in the State during 
the last twe.. years, year-wise and town-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): <a) As reported by the State 

Number of urban poor assisted to set up 
individual micro enterprises for sen employment 

Number of urban poor women assisted to 
set up group enterprises under Development 
of Women and Children in Urban Areas 
(DWCUA) component 

Number of urban poor imparted skill training 

Duping of Inve.tors' Money by Com pan I •• 

1268. SHRI P.C. THOMAS: Will the Minister of 
CORPORATE AFFAIRS be pleased to state: 

(a) whether the Govemment is aware of the alleged 
fraud, corruption and misutilisatlon of investors' money 
by a company registered under the company Act for 
se"ing up a tyre factory near Pala in Ko"ayam district 
of Kerala; 

(b) If so, the details thereof; 

(c) whether any enquiry is pending against such a 
venture for malpractice and cheating including fraud; 

(d) if so, the details thereof; and 

(e) whether the Govemment has taken steps to curb 
such activities by such companies, " so, the details 
thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) No, Sir. 

(b) to (e) Do not arise. 

Govemment of Andhra Pradesh In Ouarterly Progress 
Reports (OPRs), the total number of towns covered under 
Swama Jayanti Shahari Rozgar Yojana in the State of 
Andhra Pradesh is 117. 

(b) and (c) Under Swama Jayantl Shaharl Rozgar 
Yojana (SJSRY) towns-wise data Is not maintained at 
the Central level. The total number of beneficiaries 
assisted under Swama Jayanti Shaharl Rozgar YoJana 
(SJSRY) in the State of Andhra Pradesh during last two 
years, year-wise, as reported by State Govemment in 
their Ouarterfy Progress Reports (OPRs) are as under:-

2005-06 2006-07 

1737 685 

4150 4150 

11613 4945 

Ae.rlctlon on Lawyer. to become Judge. 

1269. SHRI M. APPADURAI: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether the Union Govemment has any proposal 
to ban the lawyers who are the member/office-bearers 
of any political party to become District JudgelHigh Court 
Judge/Supreme Court Judge; and 

(b) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H. 
R. BHARDWAJ): (a) and (b) There Is no such proposal 
in so far as higher Judiciary Is concerned. 

Under Article 235 of the Constitution of India, the 
administrative control over the Members of the 
subordinate judiciary In the States, including the 
appointments, vests with the concerned High Court and 
the State Government. 

Mode of Calculation of Inftatlon 

1270. SHRIMATI JAYAPRADA: Will the Minister of 
FINANCE be pleased to state: 

" 
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(a) the details of the inflation rate during the first 
nine months of the financial year 2007-08; 

(b) the rationale behind the calculation of inflation 
on the basis of the Wholesale Price Index (WPI) instead 
of the Consumer Price Index (CPI); 

(c) whether the Government proposes to shift the 
base for calculation of inflation to CPI from WPI; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) to (d) 
Inflation rates, measured in terms of Wholesale Price 
Index for all commodities (WPI-AC) and Consumer Price 
Indices for Industrial workers (CPI-IW), Urban-Non-Manual 
Employees (CPI-UNME), Agricultural Labourers (CPt-AL) 
and Rural Labourers (CPI-Rl) In the Current financial 
year (2007-08) are indicated in Table 1. 

Table 1 : Annual Inflation rete. (per cent) 

Month- Year Base WPI CPI-IW 
1993-94=100 2001=100 

Apr-07 6.3 6.7 

May- 07 5.5 6.6 

Jun-07 4.5 5.7 

Jul-07 4.7 6.5 

Aug-07 4.1 7.3 

Sep-07 3.5 6.4 

Oct-07 3.1 5.5 

Nov-07 3.3 5.5 

Dec-07 3.6(P) 5.5 

Jan-08 3.9(P) 5.5 

P: Provisional. 

The four consumer price Indices (CPIs) are specific 
to a group of consumers. The commodity basket and 
weights for these indices Is derived based on group-
specific consumer expenditure surveys. The Wholesale 
Price Index (WPI) Is an economy wide Index covering 
435 commodities. Weights of these commodities are 
derived based on the value of quantities traded in the 
domestic market. It is a more comprehensive measure 
of economy-wide inflation available with high frequency. 

Rehabilitation of Tribal Famllle. 

1271. SHRI ABU AYES MONDAL: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

CPI-UNME CPI-AL CPI-RL 
1984-85 = 100 1986-87=100 1986-87=100 

7.7 9.4 9.1 

6.8 8.2 7.9 

6.1 7.8 7.5 

6.9 8.6 8.0 

6.4 8.8 8.5 

5.7 7.9 7.6 

5.5 7.0 6.7 

5.1 6.2 5.9 

5.1 5.9 5.6 

4.8 5.6 5.9 

(a) whether the Government has rehabilitated tribal 
families to promote forest based economy in the country; 
and 

(b) if so, the details thereof alongwith the amount 
of assistance provided during the last three years; State 
wise? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): <a) There Is no such Scheme in the Ministry 
for rehabilitation of tribal families to promote forest based 
economy In the country. 

(b) Does not arise. 
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Strike by Public Sector Banke 

1272. SHRI NAND KUMAR S",I: 
SHRI GURUDAS DASGUPTA: 
SHRI SURAVARAM SUDHAKAR REDDY: 
SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of FINANCE be pleased to state: 

<a) whether the employees of Public Sector Banks 
went on strike in January, 2008; 

(b) If so, the details thereof alongwlth the reasons 
therefor, 

(c) whether the Government has made any 
asseSsment in regard to financial loss due to such strike; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to check the 
recurrence of such strikes by the Public Sector Banks In 
the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
On the call of United Forum of Bank Unions (UFBU), 
the employees of Public Sector Banks (PSBs) were on 
strike for a day on the 25th January, 2008 in support of 
their demands, namely, opposing merger of PSBs; second 
option of pension; restoration of compasaionate 
appointment scheme; recruitment In PSBs; stoppage of 
outsourcing; and early settlement of wage-revision. 

(c) to <e) The financial 10SS88 suffered due to strike 
are not possible to estimate. However, the business Is 
affected on account of the non-functioning of the Clearing 
Houses. The Chief Labour Commissioner (Central) holds 
conciliation proceedings with the Unions from time to 
time to resolve the issues, so as to avert the strikes. 

Setting up of Special Court. for Rape C .... 

1273. SHRIMATI MANORAMA MADHAVRAJ: Will 
the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government proposes to set up 
Special Courts to try rape cases for speedy justice as 
the number of rape victims in the country is increasing 
alarmingly; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a> to (c) There Is no such proposal at 
present to set up special courts to try rape case8. 
However, State Governments have been requested to 
dispose of the cases relating to women, particularly those 
ariSing out of their sexual abuse and cruelties in 
marriage, on top most priority by transferring them to 
one of the Fast Track Courts unless arrangements exist 
for their expeditious disposal. 

Rural Electrification 

1274. SHRI ANANTA NAYAK: 
SHRI RAMCHANDRA PASWAN: 
SHRI P. MOHAN: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI GANESH SINGH: 
SHRI RAM KRIPAL YADAV: 
SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI SARVEY SATYANARAYANA: 
SHRI V.K. THUMMAR: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI MILIND DEORA: 
SHRI TUKARAM GANGADHAR GADAKH: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government prop08es to grant 
Rs. 540 crore for distributing power in remote and 
inaccessible areas in the country through Decentralized 
Distribution Generation (DOG) projects as reported in 
the Mint dated February 13, 2008; and 

(b) if so, the reaction of the Government thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) Yes, Sir. The Government has 
sanctioned Rs. 540 crore as SUb8idy in XI Plan under 
Rajiv Gandhi Grameen Vidyutikaran Yojana for rur,l 
electrification in remote and inaccessible areas in the' 
country through Decentralized Distribution Generation 
(DOG) projects. 
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Installation of Solar Wat... Heating Syatem 

1275. SHRI M. SHIVANNA: Will the Minister of NEW 
AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Model RegulationlBye-Laws which 
make mandatory the Installation of Solar Water Heating 
System in certain categories of buildings have been 
implemented in the country; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which these are likely to be 
implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) A model regulationlbye-Iaws 
was circulated by the Ministry of Urban Development to 
all State/Union Territory Governments with a view to 
make the installation of solar water heating systems 
mandatory in certain categories of buildings. Based on 
this, 18 States have iseued necessary orders to their 
Urban Local Bodies. 26 Municipal Corporationsl 
Development Authorities in seven States have so far 
amended their building bye-laws. 

(c) and (d) Does not arise. 

Credit Flow to Micro, Small and 
Medium Industry 

1276. SHRI SUBRATA BOSE: 
SHRI N.S. V. CHITTHAN: 
SHRI RUPCHAND PAL: 
SHRI G. KARUNAKARA REDDY: 
SHRI G.M. SIDDESWARA: 
SHRIMATI BHAVANA PUNDALIKRAO 

GAWALI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the credit flow from public sector banks 
and private sector banks has increased to the Micro, 
Small and Medium Industry over a period of time; 

(b) if so, the details thereof during each of the last 
three years, State-wise; 

(c) the loaM granted under the different rates of 
Interest schemes and recovered by Public Sectgr Banks 
from the above industry during the above period, State-
wise and bank-wise; 

(d) the derails of Non Perfor.rning Assets (NPA) in 
respect of the Small and Medium Industry borrowers 
vis-a-vis the large industry; 

(e> whether the Government proposes to give special 
package to each State in this regard including reduction 
in interest rate particularly for West Bengal; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. Tha eredlt flow to the Micro, Small and Medium 
Industry has been showing an upward trend. Compilation 
of data by the Reserve Bank of India (RBI) for the 
Small and Medium Enterprises W88 started only aftar 
March, 2006. However, as reported by RBI, the total 
outstanding amount of credit to the Small Scale Industry 
(SSI) sector by the Public Sector Banks during the last 
three years is as under: 

(Amounts In Rs. erore) 

Year March, 2005 March, 2006 March, 2007 

Advances to SSI sector 68,000 82,434 1,27,323 

The total advance granted by private sactor banks 
to 551 sector during the l88t three years from March, 
2005 to March, 2007 Is as under: 

(Amounts In Rs. crore) 

Year March, 2005 March, 2006 March, 2007 

Advance to SSI sector 8,668 10,447 13,063 

State-wise data showing total advances granted by 
public sector banks to 551 sector during the last three 
years is given in the enclosed statement. 

(c) The total number of loans, amount outstanding 
and recovery position by public sector banks under the 
Differential Rates of Interest (DRI) Scheme for last three 
years i. e. 2005, 2006 and 2007 is as under: 
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Year No. of Amount Amount 
ending accounts outstanding recovered 

(In lakh) (Rs. in crol'88) (Rs. in crores) 

2005 1.94 385.27 120.01 

2006 2.44 490.22 152.03 

2007 1.52 634.46 148.39 

(d) The amount of Non Performing Assets (NPA) of 
the 551 sector in the books of Public Sector Banks for 
the last three years viz. 2005, 2006 and 2007 is 
Rs. 7,835 crore, As. 6,917 crore and As. 5,843 crore 
respectively. 

The amount of Non Performing Assets (NPA) of the 
SSI sector in the books of Private Sector Banks for the 
last three years viz. 2005, 2006 and 2007 is As. 97.39 
crore, As. 80.74 crore and As. 64.45 crore respectively. 

(e) and (f) Aeserve Bank of India has deregulated 

the Interest rates on advances above Rs. 2 lakh, 
including loans to small and micro Industrial enterprises 
in 1994. These interest rates are determined by the 
banks themselves with the approval of their Boards. As 
regards the special package to SME Sector the 
Govemment (in the Ministry 0' MSME) has initiated some 
steps to enable the Micro and Small Enterprises (MSEs) 
to grow vertically rather than exhibit the current pattem 0' horizontal growth. These steps InttJr alill, include: 

(i) enabling MSEs to obtain 15% subsidy 'or 
adoption of 48 currently identified modern 
technologies by availing financial assistance 0' 
up to As. 1 crore under the Credit Linked Capital 
Subsidy Scheme. 

(II) assistance for the upgradation 0' Infrastructure 
in industrial clusters under the Micro and Small 
Enterprises Cluster Development Programme 
(MSE·CDP). 

S".ment 

Public StlCtor 88nks' AdVsnces to S",.II SCIIItJ Industrlt18 StlCtor 

State/Aegion 

Haryara 

Hiimachal Pradesh 

Jammu and Kashmir 

Punjab 

Aajasthan 

Chandigarh 

Delhi 

Northern Region 

Assam 

Manipur 

Meghalaya 

2005 
Amount 

outstanding 

2 

2778.48 

306.05 

219.80 

4896.90 

2252.14 

448.27 

5770.54 

16672.18 

387.76 

27.04 

144.60 

(Amount In As. Crore) 

2006 2007 
Amount Amount 

outstanding outstanding 

3 4 

3527.83 4631.79 

408.62 695.83 

260.01 753.62 

5838.49 7624.30 

2638.93 3740.47 

742.35 1218.09 

6288.44 9186.29 

19704.67 27850.39 

580.05 850.63 

26.09 39.20 

43.41 90.73 
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2 3 4 

Nagaland 37.06 37.64 73.25 

Trlpura 42.15 35.90 58.16 

Arunachal Pradeeh 11.98 13.11 15.44 

Mizoram 39.65 11.68 49.62 

Slkkim 24.36 14.43 29.51 

North Eastem Region 714.58 762.31 1206.54 

Bihar 646.48 711.68 886.15 

Jharkhand 729.87 944.56 1316.55 

Orissa 1020.68 1276.59 1941.73 

West Bengal 3872.22 4894.64 8946.01 

Andaman and Nicobar Islanda 33.12 11.01 11.18 

Eastem Region 8302.37 7838.38 11100.61 

Madhya Pradesh 1992.84 2481.96 2988.99 

Chhattisgarh 670.97 852.65 1424.35 

Uttar Pradesh 5287.16 6601.78 7905.73 

Uttaranchal 517.29 677.64 916.84 

Central Region 8488.29 10394.04 13235.92 

Gujarat 4086.63 4719.92 8086.38 

Maharaahtra 12408.11 15765.32 30457.39 

Daman and Diu 32.50 27.11 34.32 

Goa 473.98 299.67 506.53 

Dadra and Nagar Haveli 6.91 23.66 29.43 

Westem Region 18968.13 20835.69 39114.05 

Andhra Pradesh 4345.24 5088.80 6834.16 

Kamataka 3770.21 4865.48 6630.61 

Kerala 1906.68 2415.80 4135.13 

Tamil Nadu 8691.56 10638.53 17002.16 

Pondicherry 140.18 90.05 212.61 

Lakshadweep 0.26 0.34 0.35 

Southem Region 18854.27 22898.97 34815.02 

All India 68000.80 82434.05 127322.53 
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Faka Not .. by ATM 

1277. SHRI P. MOHAN: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the work of replenishing the currencies 
in ATMs by Public Sector BankalNatlonalieed Banks has 
been outsourced to the private agencies; 

(b) if so, whether there is any mechanism to monitor 
such agencies to prevent the possible fake currencies 
getting mixed up with genuine notes; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
Banks are not required to seek permission from Reserve 
Bank of India for outsourcing any of their activities. 
However, Reserve Bank of India has Issued guidelines 
on managing risks and code of conduct In outsourcing 
financial services by banks. Instructions have been issued 
to banks to ensure that only sorted and examined bank 
notes are put into circulation through their counters and 
ATMs. Banks have also been advised to strengthen the 
checks and safeguards both during the processing as 
well as transport of bank notes to ATMs. Steps taken 
by Govemment/RBI to check the circulation of counterfeit 
notes, inl9r-s/is, include: -

(i) Addition of new/additional security features to 
bank notes. 

(ii) Greater coordination by the Reserve Bank with 
the Investigating agencies like the Intelligence 
Bureau and the Central Bureau of Investigation 
as well as State Police Authol1ties for concerted 
action against the counterfelte .... 

(iii) Training Programmes for detecting counterfeit 
currency are regularly undertaken by Reserve 
Bank of India. 

Decline In Sex Ratio 

1278. MS. INGRID MCLEOD: 
SHRI DALPAT SINGH PARSTE: 
SHRI BACHI SINGH RAWAT -BACHDAw: 

SHRI A. SAl PRATHAP: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether there is serious decline In the sex ratio 
In the country particularly In lOme of the Stat.. In 
Northem India; 

(b) if 80, detail. thereof u on date, State-wi .. and 
reasons therefor; and 

(c) the steps contemplated to correct the sex ratio 
which Is already skewed agalnat the women? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As per Information received 
from Ministry of Health and Family Welfare, the NX ratio 
(number of females per thousand males) hu IncreaHd 
from 927 to 933 from 1991 to 2001. However, the child 
eex ratio has declined form fM6 to 927 durtng the same 
period. 

(b) The census 2001 figures further reveal that the 
child sex ratio (number of females per thouland mal .. ) 
In the Northern States Is as follows Punjab (798), 
Haryana (819), Chandlgam (845), Deihl (888), Himachal 
Pradesh (896) and Uttar Pradelh (916). Some of the 
reasons commonly put forward to explain the low level 
of sex ratio are son preference, neglect of the girt child 
resulting In higher mortality at younger age, female 
infanticide, female foeticide, higher maternal mortality and 
male bias in enumeration population. easy availability of 
the sex determination testl may also be proving to be 
catalyst in the process, which may be further stimulated 
by pre-conceptlon sex selection facilities. 

(c) The Minietry of Health and Family Welfare hu 
taken action on etrengthenlng the Pre-Conception and 
Pre-Natal Diagnostic Techniques Act (PC and PNOT Act) 
as well as creating awarenels on the .Issue through 
various IEC mechanlams. The Ministry of Women ,and 
Child Development Is implementing the scheme h. 
Dhanalakshmi - Conditional Cash Transfer for girl child 
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with Insurance Cover which includes cash transfers to 
the family of the girl child based on the fuHilment of 
four important conditionalities viz. birth and registration 
of the girl child, Immunization, retention in school and 
delaying marriage beyond 18 years of age. The Ministry 
is also undertaking awareness and sensitization 
programmes. 

Trading by FFia In Share Market 

1279. SHRI HITEN BARMAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether there has been an increase in the 
number of Foreign Financial Institutions engaged in 
trading in share markets recently; and 

(b) If so, the respective number of Foreign Financial 
Institutions and accounts associated therewith till January 
31, 2oo8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. There has been an increase in the number of 
Foreign Institutional Investors (Fils) and sub accounts 
engaged in share market. The details regarding the 
number of Fila and sub-accounts during the last five 
months till January 2008, as indicated by the Securities 
and Exchange Board of India are as under: 

As at the end of Fils Sub Accounts 

January, 2008 1279 3795 

December, 2007 1219 3644 

November, 2007 1173 3558 

October, 2007 1124 3470 

September, 2007 1100 3388 

Loan to Fanner 

1280. SHRI JASUBHAI DHANABHAI BARAD: 
SHRI THAWAR CHAND GEHLO~ 
SHRI SURAVARAM SUDHAKAR REDDY: 
SHRIMATI C.S. SWATHA: 
SHRI K. SUBBARAYAN: 
SHRI VIJOY KRISHNA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of FINANCE be pleased to state: 

(a) the targets set and achieved for the disbursement 
of loan to farmers during the last three years; 

(b) the amount of loan to farmers disbursed and 
written off by Public Sector Banks during the last three 
years, State-wise and bank-wise; 

(c) whether the percentage of loan to the farmers 
has been decreased during the satd. period; 

(d) if so, the reasons therefor; 

(e) whether the Government has conducted any 
study to analyse the reasons in this regard; 

(f) if so, the outcome thereof; 

(g) whether the loan to farmers has been decreased 
as the bank are investing In share market; 

(h) if so, the details thereof a10ngwith the amount 
invested by PSB in the share market during the last 
three years, bank-wise; and 

(i) the steps being taken by the Government to 
enhance loan to the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
details of targets set and achieved for the disbursement 
of loan to farmers during the years 2004-05 to 2007-08 
are as follows: 

(Rs. In crore) 

Year Target Achievements 

2004-05 1,04,500 1,25,306 

2005-06 1,41,000 1,80,486 

2006-07 1,75,000 2,26,400 

2007-08 2,25,000 ·1,62,701 

·Provlslonal figures upto December, 2007. 

(b) The details of loan disbursed to farmers by Public 
Sector Banks (PSBs) during the last three years, 
State-wise and Bank-wise are given in the enclosed 
statement-I and II respectively. 

Data reporting System of Reserve Bank of India 
does not generate data regarding loans written off by 
PSBs to farmers. 

(c) No, Sir. 

(d) to (i) Do not arise. 
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Statem."t I 

SptJCis/ Agricuhurs/ CffJdIt Plan- Public Stlctor &nks RBgIon-wistllSMts-wistJ Row 
of crtNfit during thtJ ytNIr 2004·2005, 2005-2006 and 2006-2007 

(As Cr) 

SI.No. Name of bank 2004-2005 2005-2006 2006-2007 

Target Achievement Target Achievement Target Achievement 

2 3 4 5 6 7 8 

South Zone 20873.98 23833.79 31248.33 33124.13 

1. Kamataka 4515.67 4829.n 8814.79 7252 9385.n 9365.34 

2. Andhra Pradesh 7276.93 8726.5 10880.08 10937.88 13944.13 14708.46 

3. Tamil Nadu 6584.48 7459.02 9986.63 10592.7 13843.14 15919.04 

4. Kerala 2413.34 2703.4 3605.88 4140.56 4978.42 6130.94 

5. Pondicherry 81.56 114.48 159.99 200.13 297.23 136.14 

6. Lakshadweep 2 0.62 1.15 1.5 1.15 

North Zone 14429.74 19017.19 23943.32 28624.94 

7. Rajasthan 1871.6 2328.2 3112.35 3395.11 4534.8 4340.37 

8. Punjab 6510.5 7695.93 9949.05 7957.78 10322.28 10969.27 

9. Himachal Pradesh 349.92 426.85 648.42 845.85 908.93 808.74 

10. Haryana 2961.78 3715.7 4887.81 4372.34 6105.99 5535.22 

11. Jammu and Kashmir 39.78 63.18 73.2 899.48 920.29 292.98 

12. Delhi 2438.73 3879.57 4597.78 10095.49 11384.74 9879,56 

13. Chandigarh 257.47 907.98 674,93 1458.91 850.24 2416.33 

Central Zone n59.85 8914.49 12038.24 12104.86 

14. Uttar Pradesh S017.4 5674.29 7835.12 7895.8 10960.12 10922.69 

15. Uttaranchal 398.37 344.97 490.38 513.73 723.08 887.57 

16. Madhya Pradesh 2082.32 2828.89 3590.82 3304.89 4834.65 4705.49 

17. ChhaHisgarh 263.76 266.34 321.92 390.44 511.36 748.01 

We.t Zone 7313.48 n37.53 10271.62 10639.54 

18, Maharashtra 4057.89 4040.8 5418.68 5885.04 8150.08 7478.9 

19. Gujarat 3200.4 3625.39 4710.81 4845.68 5a94.SS 5841.32 t, 

20, Goa 53.74 70.53 143.18 108.71 168.59 161.31 



351 MARCH 10. 2008 to au.tions 352 

2 3 4 5 6 7 8 

21. Oadra and Nagar Haveli 1.16 0.76 0.85 0.1 0.26 7.4 

22. Daman and Diu 0.3 0.05 0.1 0.01 0.07 7.2 

Eut Zone 3833.52 4404.43 5983.5 5874.51 

23. Bihar 907.38 1092.21 1482.36 1430.38 2097.85 1710.61 

24. Jharkhand 251.45 310.34 397.74 416.56 568 488.23 

25. Orissa 576.84 709.57 903.27 970 1302.05 1415.34 

26. Wilt Bengal 2084.73 2285.13 3184.91 3034.55 4442.46 4173.81 

27. Sikkim 8.87 4.62 8.85 9.85 20.21 10.91 

28. Andaman and Nicobar Ielandl 4.26 2.58 6.37 13.17 8.35 58.39 

North East Zone 383.89 298.15 440.62 488.02 

29. Assam 261.n 200.89 297.1 330.83 425.87 282.86 

30. Nagaland 7.23 16.97 25.38 20.86 28.43 27.02 

31. Manipur 2.44 15.62 22.13 41.43 43.53 29.82 

32. Tripura 38.58 25.14 34.24 53.25 65.99 61.56 

33. Mizoram 4.72 8.69 12.99 7.24 12.4 18.73 

34. Meghalaya 65.85 19.05 30.21 23.35 35.06 23.94 

35. Arunachal Pradesh 3.3 11.79 18.57 11.06 17.72 16.38 

States not apecified 0 12.24 0 48.7 96.72 59.33 

RIDF 979.26 941.23 1078.19 3372.79 175.25 4022.16 

Bonds 42 58.67 20 0 0 0 

Total 55615.89 65217.72 85023.82 942n.79 118159.91 122442.5 

Stamm.,,' II 

SpfIcilll Agticuhuf'IIl Cf'lldit P/sn ApriI2004-Mstr:h 2005, April2OO5-U.trch 2006 WId April 2006-MIltr:h 2007 
DisbufSllmsnts to IIgricuhul'B duting 2004-2005, 2005·2006 lind 2006-2007 

SI.No. Name of bank 2004-2005 2005-2006 2006-2007 

Target AchieYement Target Actlievement Target Achievement 

2 3 4 5 8 7 8 

1. State Bank of India 7995.86 10463.35 13802.38 20895.76 23300 25248.66 

2. SB of Bikaner and Jaipur 665 726.8 950 980.74 1280 1319.89 
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3. State Bank of Hyderabad 1095 1110.1 1460 1387.13 1734 1799.82 

A. State Bank of Indore 546 793.88 1032 814.73 1100 1123.15 

5. Slate Bank of Mysora 875 806 1130 1274 1800 1860 

6. State Bank of Patiala 2342 2703.45 3520 3203.15 4170 3683.32 

7. State Bank of Saurashtra 1196.92 1223.3 1590.29 1828.24 1842 1939.78 

8. Stat. Bank of Travancor. 910 1149.49 1500 1729.32 2000 2090.48 

9. Allahabad Bank 1102.71 2025.98 2633.77 2847.33 3800 3525.24 

10. Andhra Bank 1900 2074.45 2700 2724.75 3405 3468.25 

11. Bank of Baroda 3165 3195.85 4160 4302.38 5600 5452.46 

12. Bank of India 3224 3302.03 4300 4399.67 5720 5776.64 

13. Bank of Maharashtra 1176 1199.1 1560 1673.18 2100 2134 

14. Canera Bank 5335.23 5401.11 7025 7211.2 9375 9404.11 

15. Central Bank of India 1587.86 2419.58 3145 3294.28 4282.56 4472.9 

16. Corporation Bank 284 734.89 956 1106.61 1246 2115.91 

17. Dena Bank 650 662.17 861 901.42 1175 1316.4 

18. Indian Bank 1840.02 2641.92 3445.34 3604.37 3982 4851.7 

19. Indian Overseas Bank 2738.25 2745.68 3575 4207.57 5500 5896.91 

20. Oriental Bank of Comm 1025 1628.41 2150 1486.13 1933 2602.83 

21. Punjab National Bank 6900 7451.66 9690 9855.93 12815 12954.36 

22. Punjab & Sind Bank 1175 1292.28 1680 1697.37 2122 2568.73 

23. Syndicate Bank 1675 1965.13 2560 3107.14 3850 4388.37 

24. Union Bank of India 3200 3323.54 4360 4438 5650 5333.39 

25. United Bank of India 979.3 1066.12 1388 1401 1900 1902.64 

26. UCO Bank 1072.72 1818.95 2382.04 2375.64 3088.35 3112.57 

27. Vijaya Bank 1160 1294.52 1700 1730.75 2175 2273.55 

28. lOBI Bank 1515 227.44 " 
Total 55615.89 65217.72 85023.82 942n.79 118159.91 122442.5 
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Reduction In Subsidy on all 

1281. DR. THOKCHOM MEINYA: 
DR. ARUN KUMAR SARMA: 

Will the Minister of FINANCE be pleased to state: 

(a) the present status of 011 Pool Deficit; 

(b) the manner in which the Govemment is planning 
to handle this humungous problem; 

(c) whether the Ministry is contemplating any 
reduction/rationalisation in the subsidy on petrol, diesel, 
kerosene and domestic LPG; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) to (e) 
With the dismantling of the administered price mechanism 
w.e.f. April 1, 2002, the 011 Pool Account stands 
abolished. However, Public Sector Oil Marketing 
Companies (OMCs) are incurring ·under recoveries" on 
domestic sale of petrol, diesel, PDS Kerosene and 
Domestic LPG, in view of the high Intemational prices 
of these products without corresponding Incre8888 in retail 
prices. The gross ·under recoveries" of Oil Marketing 
Companies (OMCs) on sale of these products for the 
period April-December, 2007 is estimated by Ministry of 
Petroleum & Natural Gas at Rs. 47,619 Crore. With a 
view to insulate consumers from the full impact of 
international price Increases, the ·under recoveries" are 
being subvented through a series of measures which 
include, intsr alia, issue of 011 Bonds, contribution by 
upstream Oil Companies, rationalization of Central Taxes 
on sensitive petroleum products along with modest 
increases in retail prices of petrol and diesel with effect 
from February 15, 2008. 

Submission of Fals. AffidaYlts 

1282. SHRI PRABHUNATH SINGH: Will the Mnlster 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether a number of unscrupulous persons 
submitted false affidavits with their applications that "they 
do not own any house In Delhi" and obtain illegal 
allotment of flats and subsequently sell them in black 

market defeating the very purpose of Delhi Development 
Authority's New Pattem Scheme-1979; 

(b) If so, the action DDA proposes to take against 
such persons for filing a false affidavit; 

(c) the number of complaints received by Vice-
Chairman, DDA in the matter and action taken thereon 
by him; and 

(d) the details of persons who have been allotted 
MIG flats In Dwarka under New Pattem Scheme (NFS) 
-1979 so far and who have since sold the same, and 
the details of the allottees who are stili waiting for 
allotment of MIG flats under NPS-1979? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) The Delhi Development 
Authority (DDA) has informed that the New Pattern 
Housing Registration Scheme (NPRS) 1979 was floated 
within the ambit of DDA (Management and Disposal of 
Housing Estates) Regulations, 1968, which provides as 
under: 

"A dwelling unit or flat in the Housing Estates of 
the Authority shall be allotted only to such person 
who or his wife/her husband or any of hislher 
dependent relations including unmarried children does 
not won in full or In part on freehold of leasehold 
basis a residential plot or house in the urban area 
of Delhi, New Delhi and Delhi Cantonment". 

Accordingly, as and when any allotment is made to 
an allottee, as per policy, DDA takes an affidavit to the 
above effect before giving possession. However, If 
anybody makes false affidavit or conceals the facts and 
any complaint is received from any person with 
documentary proof/evidence of his/her already owning 
house in Deihl, the allotment of the flat is cancelled 
after following the process of the law. DDA also files 
FIR with the Police Authorities for taking appropriate 
action. 

(c) DDA has informed that New Pattern Housing 
Registration Scheme was launched in 1979 and no such 
data has been maintained since inception of the scheme. 
However, action as per policy was taken in cases which 
came to its notice. 

(d) DDA has further informed that under NPRS, 1979 
as per system data, 13401 MIG flats were allotted in 
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Dwarka. However, it cannot be said as to how many 
flats have been sold by the aHotte... No registrants are 
waiting for allotment of MIG flat under MPRS·1979. 

Waiving off Farm Loan. and Int ..... t 

1283. SHRI G. KARUNAKARA REDDY: 
SHRI IQBAL AHMED SARADGI: 
SHRI DUSHYANT SINGH: 
SHRI MILIND DEORA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has received requests 
from various States to waive off loan and interest of the 
farmers due to drought/flood during the last two years 
and current year; 

(b) if so, the details thereof alongwlth the names of 
the States; 

(c) the decision taken by the Government thereon 
and the extent to which loan is proposed to be waived 
off; and 

(d) the impact on the banking sector as a resuh 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
Requests were being received by the Govemment from 
different quarters for waiver of farms loans and for 
providing all sorts of relief to be given to farming 
community in the country. Accordingly, In the Union 
Budget 2008-09, the Govemment has announced a debt 
waiver and debt relief scheme for farmers, which covers 
all agricultural loans disbursed by Scheduled Commercial 
Banks (SCBs), Regional Rural Banks (RRBs) and 
Cooperative Banks upto 31st March, 2007 and overdue 
as on 31st December, 2007. The scheme stipulates 
complete waiver of all loans that were overdue on 
31.12.2007 and which remained unpaid until 29.02.2008 
for small and marginal farmers, while there is a One 
Time Settlement (OTS) scheme for other farmers during 
the same period. The OTS covers a rebate of 25% 
against payment of the balance amount of 75%. 

The scheme does not have any adverse financial 
implication fN the banks concemed that implement the 
scheme. 

1284. SHRI MANORANJAN BHAKTA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has decided to lower 
interest rates on bank deposits of all nationalized banks; 

(b) if so, the reasons therefor; 

(c) whether the Govemment is aware that corporate 
sector lending has not slowed down except in retail; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to safeguard 
the interests of retail and corporate sectors in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
With effect from 22nd October 1997, the Reserve Bank 
of India (RBI) has given freedom to commercial banks 
to fix their own interest rates on domestic term deposits 
of various maturities with the prior approval of their 
respective Board of Directors/Asaet liability Management 
Commhtee (ALCO). As such, the rates of interest on 
deposits are determined by the banks themselves. 

The details of domestic term deposit rates of public 
sector banks as in March 2006, March 2007 and January 
2008 are given below: 

(percent) 

Deposit rates March 2006 March 2007 January 2008 

Upto 1 year 2.25-6.50 2.75-8.75 2.75-8.50 

> 1 year·3 years 5.75-6.75 7.25-9.50 8.00-9.25 

Over 3 years 6.00-7.25 7.50-9.50 8.00-9.00 

Source: RBI. 

(c) to (e) Effective from October 1B, 1994, the 
Reserve Bank of India (RBI) has deregulated the interest 
rates on advances above Rs. 2 lakhs, Including the 
housing loans and these interest rates are determined 
by the banks themselves with the approval of their 
Boards of Directors subject to Benchmark Prime Lendtn, 
Rates (BPLR) and spread guidelines. In older to enhance 
transparency In banks' pricing of their loan products, 
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banks have been advised to fix their BPLR after taking 
into account (i) actual cost of funds, (ii) operating 
expenses and (iii) a minimum margin to cover regulatory 
requirement of provisioning/capital charge and profit 
margin and ensure that the BPLR truly reflects the actual 
cost. Given the prevailing credit market in India and the 
need to continue with concessionality for small borrowers, 
the practice of treating BPLR as the ceiling for loans 
upto Rs. 2 lakhs continues. However, Banks are free to 
determine the rates of interest without reference to BPLR 
and regardless of the size in respect of loans for 
purchase of consumer durables, loans to individuals 
against shares and debentures/bonds, other non-priority 
sector personal loans, etc. 

Banks can also: offer loans to· exporters or other 
creditworthy borrowers, including public enterprises, at 
below BPLR on the basis of a transparent and objective 
policy approved by their respective Boards. 

The details of Gross Bank Credit (GBC) to Industries 
and Retail Trade sector from April 2007 to November 
2007 are given below: 

(Rs. Crore) 

Outstanding at the end of Industries Retan Trade 

April 2007 677,901 55,246 

May 2007 676,440 56,062 

June 2007 681,731 56,225 

July 2007 691,100 56,436 

August 2007 714,067 57,503 

September 2007 741,507 59,819 

October 2007 738,802 60,042 

November 2007 755,440 60,965 

Source: RBI. 

The above figures indicate a growing trend in GBC 
to both the Industries and Retail Trade sectors. 

Lo.. Making Banks 

1285. SHRI AMITAVA NANDY: Wilt the Minister of 
FINANCE be pleased to state: 

(a) the details of Public Sector Banke which have 
incurred 10lSes during the last three years; 

(b) the reasons therefor; and 

(c) the steps taken/proposed to be taken by the 
Govemment to make these banks profitable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
During the last three financial years ended March, 2005, 
2006 and 2007, all the public sector banks had reported 
a Net profit except Punjab and Sind Bank (P&SB), which 
incurred a net 1088 of Rs. 71.07 crore during the year 
2004-05, mainly due to high risk provisioning, high level 
of Non-performing Assets (NPAs), low level of capital 
funds, high transaction cost, low volume of business, 
etc. However, P&SB has posted net profit of Rs. 108.33 
crore and Rs. 218.53 crore for the year 2005-06 and 
2006-07 respectively by taking proactive steps such as 
recovery of NPAs, improvement in asset quality, 
containing expenditure, etc. 

(c) To Improve the health of the banking sector in 
India, in general, and that of Public Sector Banks (PSBs), 
in particular, and also to bring it at par with International 
standards, the Reserve Bank of India has prescribed 
measures for strengthening of risk based prudential 
supervision, introduction of capital adequacy standards 
on the lines of the Basel Committee norms, etc. coupled 
with wide ranging steps undertaken by the Government. 
After Initiation of reforms In early 19908, financial 
performance of the banking sector has Improved 
slgnHicantly. Balance sheet and profitability Indicators I1z. 
Return on Assets, Net Interest Margin, Non-Performing 
Assets (NPA) Ratios, Provisioning and Classification 
norms for NPAs, Capital Adequacy Ratio etc. suggest 
that the Indian banking sector now compares well with 
global benchmarks. Further, to facilitate quick and efficient 
decision-making and to provide sufficient managerial 
autonomy to the Boards of public sector banks to be 
able to compete internationally, Government announced 
an Autonomy Package in February, 2005 for these banks. 
As per this package, the Bank Boards are competent to 
decide on the issues relating to entering new lines of 
business as part of overall business strategy, make 
suitable acquisitions of companies or businesses, closel 
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merge unvlable branches, open overseas offices, set up 
subsidiaries and exit a line of business, etc. The 
Government has al80 put in place a mechanism to 
monitor the overall performance of PSBs on the basis 
of the 'Statement of Intent on Annual Goals (SOl), 
submitted by them on various performance parameters 
including deposits, advances, non-performing assets 
(NPAs), cost to income ratio, retum on assets (ROA), 
prOfit, etc. These steps taken by the GovernmentlRBI 
have also contributed towards overall increase in profits 
of PSBs during the years 2005-06 and 2006-07. 

Foreign Sanlca 

1286. SHRI ABDUL RASHID SHAHEEN: 
SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of FINANCE be pleased to state: 

(a> the rules and conditions made by Governmentl 
RBI for foreign banks to open branches in urban and 
rural areas of the country; 

(b) the number of requests of foreign banks under 
consideration of the Government for opening the 
branches In India; 

(c) the names of foreign banks doing business In 
India, with number of branches, country-wise; 

(d) whether some percentage have been fixed for 
lending to the priority sector by these banks; 

(e) if so, the details thereof; and 

(f) the details and number of Indian Banks 
established abroad as on date, bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) To 
provide broad framework for the foreign banks to open 
branch/office in India, Reserve Bank of India (RBI) has 
issued 'Road Map for the presence of foreign banks in 
India' on 28.02.2005. In the 'Road Map', it is proposed 
to go beyond the existing World Trade Organisation 
(WTO) commitment of India of 12 branches in a year 
for new and existing foreign banks and to follow a more 

liberal policy for under-banked areas. Further, in terms 
of its Branch Authorisation Policy, RBI, while processing 
the applications of the banks for opening branches, keeps 
various aspects in view such as nature and scope of 
banking facilities provided by banks to common persons 
particularly in under-banked areas; actual credit flow to 
the priority sector; pricing of products and overall efforts 
for promoting 'Financial Inclusion' Including introduction 
of appropriate new products and enhanced use of 
technology for delivery of banking services, etc. Further, 
RBI also assesses the policy of the bank on minimum 
balance requirement, access to minimum banking or 'no-
frill' banking services, commitment to basic banking 
activity wz. acceptance of deposita and provision of credit 
and quality of customer service, complaints against the 
bank and customers' grievances redressal mechanism 
put in place by the bank, etc. 

(b) RBI has received requests from 13 foreign banks 
for opening of their branches In India, out of which 
requests of 5 banks are for expansion of their branch 
network and 8 banks have applied for their maiden 
branch presence In India. 

(c) As on 31st January 2008, 29 foreign banks are 
operating through their 273 branches In India. A list of 
foreign banks and the number of their branches in India 
is enclosed as statement. 

(d) and (e) Foreign banks are required to lend to 
the priority sector atleast 32% of their Adjusted Net Bank 
Credit (ANBC) or credit equivalent amount of Off-Balance 
Sheet Exposure, whichever Is higher, as on March 31 
of the preceding accounting year. Within this overall 
target of 32%, the advances to micro and small 
enterprises sector and the export credit should not be 
less than 10% and 12% respectively. 

(f) As on 31st January, 2008, 12 Indian banks have 
a total of 126 branches abroad, as under:-

Bank of Baroda (44), State Bank of India (33). Bank 
of India (22). Indian Overseas Bank and ICICI Bartk 
Ltd. (6 each). UCO Bank (4). Indian Bank and Axis' 
Bank (3 each). Canara Bank (2) and Punjab National 
Bank, Allahabad Bank and Syndicate Bank (1 each). 
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Foreign /Nfnk branches operating in Indi8 liS on 25. Oman Intemational Bank SAOG 2 
JIInUllf)' 31, 2008 

SI.No Name of Bank 

2 

1. ABN AMRO Bank 

2. Abu Dhabi Commercial Bank Ltd. 

3. Arab Bangladesh Bank Ltd. 

4. American Expreaa Bank Ltd. 

5. Antwerp Diamond Bank N. V. 

6. Bank Intemational Indonesia 

7. Bank of America 

8. Bank of Bahrain & Kuwait BSC 

9. Bank of Nova Scotia 

10. Bank of Tokyo-Mitsubishi Ltd. 

11. BNP Paribas 

12. Bank of Ceylon 

13. Barelays Bank Pic. 

14. Calyon Bank 

15. Citi Bank N.A. 

16. Shinhan Bank 

17. Chinatrust Commercial Bank 

18. Deutsche Bank 

19. DBS Bank Ltd. 

20. HSBC 

21. J.P. Morgan Chase Bank N.A. 

22. Krung Thai Bank Public Co. Ltd. 

23. Mizuho Corporate Bank Ltd. 

24. Mashreq bank PSC. 

No. of Branches 
in India 

3 

28 

2 

7 

5 

2 

5 

3 

8 

4 

5 

39 

2 

11 

2 

47 

2 

2 

26. Standard Chartered Bank (SCB) 83 

27. Sonali Bank 2 

28. Societe Generate 2 

29. State Bank of Mauritius 3 

Total 273 

Roads Constructed Under PMGSY 

1287. DR. ARUN KUMAR SARMA: 
SHRI G.M. SIDDESWARA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government has received complaints 
regarding construction of roads not In conformity with 
the prescribed width of roads under Pradhan Mantri Gram 
Sadak Yojana (PMGSY); 

(b) if so, the details thereof and the action taken by 
the Government thereon; 

(c) whether there is any specific provisions for regular 
maintenance and repair of roads constructed under 
PMGSY; and 

(d) if so, the details thereof and the action taken in 
this regard? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Under 
Pradhan Mantri Gram Sadak Yojana (PMGSY), rural 
roads are constructed as per Programme Guidelines, 
Rural Roads Specifications and Rural Roads Manual. 
However, suggestions have been received from 80me 
States for relaxation in width of roads to be taken up 
under PMGSY. An Expert Committee has been 
constituted to review Standards, SpeCifications and 
Design of Rural Roads. 

(c) and (d) PMGSY roads are now covered by 5-
year maintenance contracts, to be entered into along 
with the construction contract, with the same contractor, 
In accordance with the Standard Bidding Document. 
Maintenance funds to service the contract is to be 
budgeted by the State Government. 
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Construction of Multi Level Car Parking 

1288. SHRI KINJARAPU YERRANNAIDU: WHI the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether Multi Level Car Parking is proposed to 
be constructed in the Capital city of Delhi and other big 
cities; and 

(b) if so, the time by which the construction work 
likely to be started? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. Under National 
Urban Transport Policy, Government is encouraging multi 
level parking. The implementation of these projects is 
being done by the State Governments concerned. 

As far as Deihl is concerned, MCD has informed 
that it is developing multi level parking at 13 sites on 
'Public Private Partnership' basis and out of these sites, 
'letter of intent' has been issued in respect of one site 
and projects for the other sites are at different stages of 
biddingltechnical evaluation/feasibility stUdy. NDMC has 
informed that it has taken up construction of 3 multi 
level car parking. The construction work is likely to be 
commenced by May-June, 2008 and the same is 
expected to be completed by May-June, 2010. 

[Tmns/s/ionj 

Profit by Private Power Supply Companle. 

1289. SHRI JIVABHAI A. PATEL: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of POWER be pleased to state: 

(a) whether there is any proviSion to earn profit 
through power supply under the Electricity Act, 2003; 

(b) if so, whether the private power supply 
companies are earning crores of rupees in the form of 
business entity; and 

(c) the reaction of the Govemment thereto and the 
corrective measures taken by the Govemment in this 
regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Under the Electricity Act 2003, 
determination of tariffs comes within the purview of the 
Electricity Regulatory Commissions. The Act provides that 
the Appropriate Electricity Regulatory Commission shall, 
subject to the provisions of the Act. specify the terms 
and conditions for the determination of tariff, and in doing 
so. shall in.r-s/is be guided by the following: 

(i) that generation, transmission, distribution and 
supply of electricity are conducted on commercial 
principles; 

(ii) the factors which would encourage competition, 
efficiency, economical use of the re8OUI'C'!S, good 
performance and optimum Investment; 

(iii) safeguarding of consumers' interest and at the 
same time recovery of the cost of electricity In 
a reasonable manner. 

Further, the Act provides that the Appropriate 
Electricity Regulatory Commissions shall be guided by 
the National Electricity Policy and the Tariff Policy in the 
discharge of their functions including tariff determination. 
The Tariff Policy. notified by the Central Govemment 
under the provisions of the Act, provides that a balance 
needs to be maintained between the interests of 
consumers and the need for investment while laying 
down the rate of return. Return should attract investments 
at par with, If not in preference to, other sectors so that 
the electricity sector is able to create adequate capacity. 
The rate of return should be such that it allows 
generation of reasonable surplus for growth of the sector. 
The Policy also provides that the rate of return notified 
by the Central Electricity Regulatory Commission (CERC) 
for transmission may be adopted by the State Electricity 
Regulatory Commissions (SERCs) for distribution with 
appropriate modification taking into view the higher rates 
Involved. 

The legal and policy framework of the Act does not 
discriminate between the Government owned distribution 
companies and private distribution companies. 

SERCs have specified regulations on terms and 
conditions for determination of tariff for generating. 
companies. transmission licensees and distribution I 

licensees under their control. These regulations provide 
for Return on Equity for such regulated utilities. 
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[English] 

6th CPC 

1290. SHRI AJOY CHAKRABORTY: 
SHRI PRABHUNATH SINGH: 
SHRI M. APPADURAI: 
SHRI M.K. SUBBA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Draft Report of 6th Central Pay 
Commission has been approved; 

(b) whether the Govemment has taken up the issue 
of high pay rise by private sector and its bearing on 
Government employees; 

(c) if so, the details thereof; 

(d) whether the Govemment has recommended for 
specific consideration of the issue relating to 
enhancement of age of superannuation to Govemment 
employees; and 

(e) If so, the details thereof and action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
Report of the Sixth Central Pay Commission ia expected 
to be made available to the Govemment before 4th April, 
-2008 i.e. within the stipulated period of 18 months from 
the date of its constitution, 

(b) to (e) The Terms of Reference of the Sixth 
Central Pay Commission in/Br II/ill include the examination 
of the principles that should govem the structure of pay, 
allowances and other facilities in respect of Central 
Government employees, etc. The Govemment has not 
referred the question of age of retirement to the 
Commission for a specific recommendation. 

National Urban Housing and Habitat Policy 

1291. DR. M. JAGANNATH: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Miniater of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) the present status of the National Urban Housing 
and Habitat Policy for making housing affordable in towns 
and cities; 

(b) if so, the details thereof; and 

(c) the time frame by which the policy would come 
into effect? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) to (c) The National Urban Housing 
and Habitat Policy (NUHHP), 2007, has been laid on 
both Houses of the Parliament on 7.12.2007, Land being 
a State Subject, State Governments have to take steps 
for implementation of initiatives envisaged in the Policy. 
The Policy has been widely publicized and has been 
forwarded to all States/Union Territories as well as to 
various Ministries of the Central Government and other 
implementing agencies. 

The Policy seeks to bridge the gap between need 
and supply of housing and infrastructure and in/Br-II/is 
provides for accelerating the pace of development of 
housing and related infrastructure; creating an adequate 
and affordable housing stock both on rental and 
ownership basiS. The policy also seeks to promote the 
use of proven and cost effective building materials and 
technologies. Further, the policy encourages State 
Governments/Development Authorities to periodically 
review their master plans and zonal plans and facilitate 
accelerated supply of serviced land for housing with 
particular focus on Economically Weaker Section (EWS) 
the Lower Income Group (LJG) and also make special 
provisions for SC/ST/OBC/Minorities/Disabled and 
empowerment of women. 

According Infrastructura Status to 
Solar Power Industry 

1292. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the solar power industry has sought 
infrastructure status and tax break to promote renewal 
and environment friendly SOl'rCe of energy; 

(b) if so, the details in this regard; 
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(c) whether the Government hu evaluated the likely 
incr •••• /d.cr ••• e of tax after the declaration of 
Infrastructur. .tatus to thl. leCtor; and 

(d) If so, the d.talls In thl. regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (d) Th. 
Income-tax Act already provides tax Inc.ntlves to an 
undertaking which Is s.t up In any part of India for the 
generation or generation and distribution of power If It 
begins to generate power at any time during the period 
beginning on the 1 st day of April, 1993 and ending on 
the 31st day of March, 2010. This tax Incentive Is also 
available to an undertaking generating solar power. 

(Translation} 

Vacant po.t. 01 Judge. In 
Jharkhand High Court 

1293. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI GHURAN RAM: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the actual strength of judges In the 
Jharkhand High Court has come down to one-third of 
its sanctioned strength; 

(b) if so, the facts in the matter; 

(c) whether thousands of cases have become 
pending owing to the shortage of judges; 

(d) whether the High Court lawyers were on strike 
against the shortage of judges for the entire month of 
October, 2005; and 

(e) If so, the action being taken by the Government 
in this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H. 
R. BHARDWAJ): (a) to (e) Keeping in view that a large 
number of cases were pending in the Jharkhand High 
Court, in a review undertaken during the year 2007, 
Government has approved increase in the judge strength 
of the Jharkhand High Court by 8 judges w.eJ. 1.11.2007, 
raising the strength of judges from 12 to 20. At present, 
Jharkhand High Court has a working strength of 9 
Judges. 

The recommendation mad. by the Chief Justice of 
Jharkhand High Court II being proceaeed. 

/Engll6h} 

Ra.lonall.lng Tax Structure In Aviation Sector 

1294. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 
the Minister of FINANCE be pleased to state: 

(a) whether any reque.t hal been rec.lv.d from 
Aviation Mlni.try for ratlon.II.log the tax atructure In the 
aviation Induatry, including levi .. and dutl .. on avi.tlon 
turbine fuel; 

(b) If so, the reacUon of the Ministry thereon; 

(c) wheth.r the Ministry Is consld.rlng "Declared 
Goods" status for aviation turbine fuel to attract sal.s 
tax uniformly across India; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Requests w.re received from Civil Aviation Ministry for 
rationalizing the tax structure In the aviation industry, 
Including levies and duties on aviation turbine fuel. The 
same were .xamlned, but were found not to be 
acceptable. 

(c) and (d) The C.ntral Govemment has not placed 
aviation turbine fu.1 In the category of "declared goods". 
The Empowered Committee of State Finance Ministers 
constituted to inltN.1iII monitor reforms In the Central 
Sales Tax system In the country has strongly opposed 
placing aviation turbine fuel under the "declared goods" 
list. 

For.x Derivative Norm. 

1295. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Reaerve Bank of India (RBI) proposes 
to announce the Forex derivative norms; and 

(b) if so, the details thereof and the time by when 
the norma/guidelines are likely to be announced? 

THE MINISTER OF STATE IN THE MINISTRY OFt 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
In terms of announcement made by Reserve Bank of 
India (RBI) in Its Mid-term Review of Annual Policy for 
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the year 2006-07, it had constituted an Internal Group 
to review the existing guideline. on derivative. and 
formulate comprehensive guidelines on derivatives by 
banks. These guidelines are intended to cover broad 
generic principles for undertaking derivative transactions, 
management of risk and sound corporate governance 
requirements. 

The work related to preparation of guidelines In 
r_pect of foreign exchange derivatives, Is In progress 
and the guidelines will be placed by RBI on the web-
site shortly for commentslfeedback from the public. 

[Trsnsllllionj 

Mahlla Swadhar Yo)ana 

1296. SHRI HARIKEWAL PRASAD: 
SHRIMATI SANGEETA KUMARI SINGH 

DEO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleued to state: 

(a) the number of shelter homes working under 
'Mahila Swadhar Yojana' in the country, State-wise and 
location-wise; 

(b) the number of women sheltered therein during 
the last two years and the amount of funds spent 
thereon; 

(c) whether the Government has received any 
complaints regarding the working of these shelter homes 
during the last two years; and 

(d) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) There is no such scheme 
as 'Mahila Swadhar Yojana', being run by the Ministry 
of Women and Child Development. However, 'Swadhar 
Scheme' is being run by the Ministry of Women and 
Child Development for the benefit of destitute women. 
So far 210 shelter homes have been sanctioned under 
'Swadhar Scheme' in tt.e country. The details of Shelter 
Homes State-wise and location-wise are available on this 
Ministry's website www.wcd.nic.in. 

(b) 5225 women have been aheltentd and an amount 
of Rs. 15.24 crore has been spent during the last two 
years under Swadhar Scheme. 

(c) No complaint has been received regarding the 
working of these shelter homes during the last two years. 

(d) Does not arise in view of (c) above. 

Implementation of RBI Guldelln.. by Benke 

1297. SHRI MANSUKHBHAI D. VASAVA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of FINANCE be pleased to state: 

(a) the mechanism available to ascertain compliance 
of the guidelines of the Reserve Bank of India and the 
Government by the banks; 

(b) the number of banks found violating such 
guidelines of the Reserve Bank of India and the 
Govemment during the last three years, bank-wise; and 

(c) the action taken by the Government on these 
Banks for non-compliance of guidelines during the last 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
Banking Regulation Act, 1949 provides the legal 
framework for regulation and supervision of banks in 
India. The statute, together with provisions in the Reserve 
Bank of India Act, 1934, empowers Reserve Bank of 
India (RBI) with extensive powers to prescribe standards 
and monitor liquidity, solvency and soundness of banks 
with the aim of ensuring that the Interests of depositors 
and other stakeholders are protected at all times. Further, 
RBI has statutory mandate to impose penalty on banks, 
wherever the non-compliance or acts of omission and 
commission by the banks are observed and so 
warranted. The main instruments of supervision and 
monitoring over banks, infer-slis, Include On-site 
supervision, Off-site monitoring and Surveillance, 
Statutory/concurrent audit: monthly monitoring of weak 
banks, quarter1y informal discussions, disclosure norms, 
seeking information from the banks through various 
reports/periodical retums, etc. 

(b) and (c) During the last three years, RBI has 
imposed penalties on 14 banks for violating RBI 
guidelines/instructions such as Know Your Customer 
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(KYC) norms, Anti-money Laundering (AML) Standards, 
abetting the manipulation of IPO procesa, financing 
against shares and/or for Inveatme.,t In IPOs, inadequate 
intemal control mechanism, etc., as per list below:-

2004-05 

1. UCO Bank 

2. Bank of America NA 

3. Citibank NA 

2006-0& 

1. State Bank of Indore 

2. Indian Overseas Bank 

3. lOBI Limited 

4. Vijaya Bank 

5. ING Vyasya Bank Ltd. 

6. Bharat Overseas Bank Ltd. 

7. ICICI Bank Ltd. 

8. HDFC Bank Ltd. 

9. Standard Chartered Bank Ltd. 

10. Citibank Ltd. 

2006-07 

1. Tamilnadu Mercantile Bank Ltd. 

2. Centurion Bank of Punjab Ltd. 

3. lOBI Bank Ltd. 

/English} 

Setting up of Mega Power ProJecta 

1298. SHRI S. AJAYA KUMAR: 
DR. K. DHANARA.JU: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government has decided to give 
fast track clearance to mega power projects; 

(b) if so, the details thereof; 

(c) whether one of the impediments In the investment 
on such power projects Is the long delay to obtain 
different types of clearance; and 

(d) if so, the steps taken by the Government to 
ease the procedure in this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHIN DE): (a) and (b) As per Electricity Act, 2003, any 
generating company may establish a thermal generating 
station without obtaining a I!cence under thla Act H It 
complies with the technical standards relating to the 
connectivity with the grid. Concurrence of Central 
Electricity Authority (CEA) Is not required for thermal 
power generation schemes. For hydro ganaration 
schemes, CEA has formulatad guidellnas to accord 
concurrenca to tha schemas within a pariod of 90 
working days from the date of recalpt of the Detailed 
Project Report complete in all respects. 

However, certain statutory claarances like 
environmental and forest clearance. are required for 
setting up of power projects. 

(c) and (d) .In order to facilitate earty Implementation 
of power projects, Govemment, on a review of the matter, 
has decided to closely monitor the progress. of projects 
and accelerate grant of environmentaVforest clearances. 

F .... u .. of ATM Aero •• the Bank 

1299. SHRI PRABODH PANDA: 
SHRI KULDEEP BISHNOI: 

Will tha Minister of FINANCE be pleased to atate: 

(a) whether the Govemment proposes free use of 
Automated Tellar Machines (ATMs) across the bank 
affiliations; 

(b) if so, the details thereof; 

(c) whether all the banks have been connectad with 
tha National Flnanca Switch (NFS); 

(d) if so, the details thereof; and 
" 

(a) H not, the reasons therefor and tha time by 
which all the banks will be connected with the NFS? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Re.erve Bank of India liave placed an approach paper 
on Its website, Inviting public comments In this regard. 
The approach Is to enable bank customers to use ATMs 
of all the banks free of charge w.e.f. 11t April 2009 
(ualng deblt/ATM Carda). According to the approach 
paper by 311t March 2008, the existing service charges 
(when .an ATM of another banks Is uled) should be 
brought down to the level not exceeding Rs. 20/-. 

(c) to (e) As on 31at January 2008, 28 banks are 
members of National Financial Switch (NFS) and a total 
of 17,391 ATMa of the m.mber banks are part of the 
NFS network. The membership of NFS is not mandatory. 

/T,.nst.tIonJ 

Conatructlon of Alhram Building 

1300. SHRI FAGGAN SINGH KULASTE: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the proposals of Govemment of Madhya 
Pradesh to complete the construction of 130 Ashram 
buildings are lying pending with the Union Govemment; 

(b) If so, the time by which the said proposals are 
likely to be approved by the Union Govemment; 

(c) the amount earmarked for construction of Ashram 
building in Madhya Pradesh during the current financial 
year; 

(d) the time by which the above amount is likely to 
be released to the Government of Madhya Pradesh; 

(e) whether the Union Govemment has fixed any 
time limit to complete the construction work of the said 
Ashrams; and 

(f) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P. R. 
KYNDIAH): (a) and (b) No, Sir. During 2002-03, a total 
of 130 Ashram Schools were sanctioned to State 
Govemment of Madhya Pradesh with total central share 

of RI. 2354.80 lakh of which, 10 far, an amount of RI. 
2217.82 lakh has be.n releued. 

(c) and (d) In the current y.ar no lpeclflc State-
wise allocation of funds under the scheme of Ashram 
Schools In TSP Area have been made. Th. grant-In-aid 
is released only to the States whose proposais are 
complete in all respects I.e. availability of land free of 
cost, confirmation about availability of 50% State share, 
utilization certificate and physical progresl reports in 
respect of proposals already sanctioned In previous years 
and the availability of funds. Accordingly In 2007-2008, 
a total amount of Rs. 673.81 lakh was rel .... d to the 
State Govemment of Madhya Pradesh of which Rs. 
273.81 lakh was towards completion of the already 
sanctioned proposal of 130 Ashram Schools of 2002-03 
and Rs. 400.00 lakh was for the construction of 20 new 
Ashram Schools. 

(e) and (f) No specific time limit hae been provided 
under the existing scheme for completion of construction 
work of the Ashram Schools. However, process hae been 
Initiated to fix a time limit of two years for construction 
of new Ashram School •. 

[English} 

Credit Card. Freud. 

1301. SHRI NIKHIL KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment Is aware that Economic 
Offences are on the rise in the country particularly credit 
card frauds; 

(b) If so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government to check such rising trend of economic 
offences including lucrative marketing and pre-launch 
scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The number of frauds In credit card segment and amount 
involved therein as reported by banks to the Reserve 
Bank of India (RBI) during the last three calendar years 
is as under: 
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(Amount In Rs. crore) 

Type of Banks 2007 2005 2008 

No. of Amount 
frauds Involved 

Public Sector Banks 327 2.77 

Private Sector Banks 5274 6.62 

Foreign Banks 3188 8.97 

Total credit card Frauds 8789 18.36 

The total number of fraud caes and amount 
involved therein (including credit card segment) as 

Type of Banks 2005 

No. of Amount 
frauds involved 

Public Sector 2658 1134.39 

Private Sector 6169 222.23 

Foreign Banks 3547 29.29 

Total 12374 1386.91 

While the total number of frauds as reported by 
banks Is increasing, there is a reduction in the total 
amount Involved over the last three years. 

Reserve Bank of India, as a part of Its supervisory 
process, has been sensitizing banks from time to time 
about common fraud prone areas, modus OPSf'Bnd/ and 
the measures to be taken by them to prevent/reduce 
the Incidents of frauds in banks. RBI has Issued 
guidelines to banks on credit card operations which were 
consolidated in a master Circular dated 2.7.2007. in 
terms of this Circular, banks should Independently 8888SS 
the credit risk while issuing credit cards to customers. 
While issuing the cards, the terms and conditions for 
issue and usage of a credit card should be mentioned 
in clear and simple language (preferably in English, Hindi 
and local language) comprehensible to the credit card 
user. As per the master Circular, the most important 

No. of Amount 
frauds Involved 

10 0.21 

13350 17.71 

3908 12.08 

17268 30.00 

No. of Amount 
frauds involved 

9 

10895 

6390 

17294 

0.20 

18.02 

20.22 

38.44 

reported by banks to the RBI, during the last three years 
Is .. under: 

(Amount In Rs. crore) 

2006 2007 

No. of Amoullt No. of Amount 
frallda Involved frauds involved 

2568 844.76 2933 793.38 

14432 322.07 12316 223.71 

4687 34.04 7031 60.75 

21687 1200.87 22280 1077.84 

terms and condition8 (termed a8 'standard set of 
conditions') should be highlighted and advertisedlsent 
separately to the prospective cUitomer at all 8tages i. iI. 
during marketing, at the time of application, at the 
acceptance stage and in Important subsequent 
communications. 

RBI has also taken various measures to prevent 
bank frauds and In particular has advised banks to 
Introduce a system of concurrent audit covering branches 
accounting for 50% of their business (Deposit & 
Advances), prescribed detailed Know Your Customer 
(KYC) norms, advised banks to constitute a SpeCial 
Committee of the Board for exclusive monitoring of large 
value frauds of Rs. One crore and above and to set up 
Fraud Prevention Committee.rrask Forces. RBI has 
further advised the banks to follow due diligence In their 
Human Resource policy and accounting systems a~d 
procedures with a view to prevent fraude. 
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Fuel call Technology 

1302. SHRIMATI MANEKA GANDHI: Will the Minister 
of NEW AND RENEWABLE ENERGY be pleased to 
state: 

(a) whether the Govemment is aware that fuel cell 
technology, which converts chemical energy to electricity 
with the only byproduct being pure water, Is being used 
world over as a clean and cheap solution; 

(b) if 60, the reaction of the Govemment on using 
this fuel cell technology in the country; 

(c) whether there is any research being done in the 
country on this technology; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTIEMWAR): (a) and (b) Yes, Madam. The Govemment 
Is aware that fuel cells are being developed world over 
as a clean and efficient technology for automobiles and 
power generation. However, the fuel cell technology Is 
presently costly and not commercially viable. 

(c) and (d) The Ministry of New and Renewable 
Energy and the Ministry of Science and Technology have 
been supporting research, development and 
demonstration projects for development of different types 
of fuel cells, including the related materials, components, 
SUb-systems and systems for automotive and power 
generation applications. Fuel Cell Technology is being 

Region 2000 2001 2002 

NER 27.72 28.10 26.95 

WR 74.06 74.98 89.64 

AI 57.05 58.53 62.31 

The above statement reflects an increasing trend in 
CD Ratio for the NE Region during the last five years. 

RBI has reported that the disparity in CD Ratio 
between these two regions is mainly due to the fact 
that the NE Region is a hilly region and consequently 

developed in the country by various organizations i. s. 
academic Institutions; laboratorle. of the Council of 
Scientific and Industrial Research (CSIR) and Defence 
Research & Development Organisation (DRDO); other 
Government supported research centres; public and 
private Industry and non-govemmental organizations. 

Credit Deposit Ratio 

1303. SHRI BASU DEB ACHARIA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the credit deposit ratio was lowest In 
north-eastem region and highest in the westem region 
during the last decade as reported in the Financial 
Exprsss dated January 1, 2008; 

(b) If so, the details thereof alongwlth the reasons 
therefor; 

(c) whether the Government has taken some 
measures to increase credit disbursal in north-eastem 
States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. As reported by the Reserve Bank of India (RBI), 
the Credit-Deposit Ratio (CDR) of the Scheduled 
Commercial Banks (SCBs) in North Eastem Region 
(NER), Westem Region (WR) and All India (AI) average 
from 2000 to 2007 has been as below: 

(Figures in %) 

2003 2004 2005 2006 2007 

26.81 29.82 34.83 39.32 40.79 

80.82 72.00 83.83 91.49 91.21 

59.37 58.72 66.04 72.50 75.02 

there Is leas scope for economic activities, whereas the 
Westem Region Is plain and fertile land and it has many 
developed centres as well as the financial capital of the 
country. Hence, the CDR of this region Is the highest In 
the country. 
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(c) and (d) The RBI has advised all Public Sector 
Banks (PSBs) to achieve a CDR of 60% in respect of 
their rural and semi-urban branches, separately, on an 
all India basis and to ensure that wide disparity in the 
ratios between different StateslRegions is avoided In 
order to minimize regional and sectoral imbalances in 
credit deployment. 

Further, RBI has advised the convener banks of the 
States to monitor the CDR in the State Level Bankers' 
Committee (SLBC) meetings and identify measures tor 
enhancing the CDR. RBI had also advised the banks to 
set up Special Sub Committees (SSCs) of the District 
Level Consultative Committees in districts having CDR 
of less than 40%, in order to monitor the CDR and 
draw up Monitorable Action Plans (MAPs) to increase 
the CDR. 

In order to improve the outreach of banking services, 
a Committee on Financial Sector Plan (CFSP) for the 
North Eastern Region headed by Smt. Usha Thorat, Dy. 
Governor, RBI was set up. The report of CFSP Includes, 
inter-alia, suggestions for expanding banking outreach, 
simplification of system and procedures for opening of 
bank accounts, currency management, fund transfer and 
payment facilities, Issues pertaining to financial inclusion, 
etc. 

Street Children 

1304. DR. K. DHANARAJU: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Government has found involvement 
of gangsters in activities of Street Children; and 

(b) if so, the details thereof and action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) Does not arise. 

Shortfall In Target 

1305. SHRIMATI NIVEDITA MANE: 
SHRI ANIRUDH PRASAD AlJ4SSADHU YADAV: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government could miss Its target of 
adding 78,5n MW of Power generating capacity by 2012; 

(b) if so, the reasons therefor; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) During the 11 th Plan, a capacity addition 
of 78,5n MW has been envisaged. Of this, 7683 MW 
has already been commissioned In the first year of the 
11th Plan so far (up to 22.2.2008). In addition, projects 
aggregating 61725 MW are under construction. All the 
stakeholders have been sensitized to complete the 
ordering process in respect of remaining 11 Plan projects 
expeditiously. Based on the current status of projects, 
envisaged capacity is expected to fructify in the 11 th 
Plan period. 

(b) and (c) Do not arise In view of reply to (a) 
above. 

III· Treatment of Children In Juvenile Home. 

1306. SHRI JYOTIRADITYA M. SCI NOlA: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether Government has received reports from 
different States about the ill-treatment and abuse of 
children like merciless beating and keeping them within 
electric fencea in Juvenile Homes including those from 
the Capital; 

(b) if so, the details thereof and the action taken 
thereon; 

(c) whether the Government has set up any 
committee to suggest changes In the existing laws 
regarding Juveniles; and 

(d) If so, the progress made in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Ministry of Women 
and Child Development has received one report on the 
subject from the Government of NCT of Delhi. In its 
report, the Government of Delhi has started, inter alia, 
that they have carried out inspection of the Observ~tiOn 
Home for Boys, Delhi Gate and Children's Home for 
Boys, Kasturba Niketan, Lajpat Nagar. The inspection 
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report shows that 

- chHdren have denied any bad treatment meted 
out to them; 

- there Is no provision of electrical wiring [fenclng1 
on the walls, 

(c) No, Sir. 

(d) Does not arise. 

{Tl7lnslsHon! 

Group Housing Cooperatlv. Socletl.s Scam 

1307. SHRI RAMDAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi High Court has instructed 
constitution of a special investigation team under the 
leadership of DIG of CBI to Investigate the Group 
Housing Cooperative Society Scam involving Rs. 4000 
crore In Delhi; 

(b) if so, the details thereof; 

(c) whether the role of the Delhi Development 
Authority has been investigated in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. The Delhi High 
Court, in CWP No. 1006612004 - The Yogi raj Krishna 
Cooperative Group Housing Society Vs. DDA and Anr., 
vide its order dated 2.8.2005, had directed the Director, 

Central Bureau of Investigation to formulate a SpeCial 
Investigation Team headed by an officer not below the 
rank of DIG of CBI to Inveltlgate the alleged Group 
Housing Cooperative Society Scam. 

(c) and (d) Yes, Sir. The CBI has further informed 
that after Investigation of 142 cases, an official of DDA 
has been charge-sheeted. Further, on the 
recommendations of the CBI. six minor penalty charge-
sheets and eight major penalty charge-sheets have been 
issued to DDA officials. 

{English! 

Project. with Foreign A •• latance In State. 

1308. SHAI CHANDRAKANT KHAIAE: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether some projects relating to urban 
infrastructure, poverty alleviation and housing sector are 
being implemented In various States including 
Maharashtra with foreign assistance; and 

(b) If 80, the details thereof alongwith the foreign 
assistance received by the States during each of the 
last two years and the utilization position thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY' ALLEVIATION 
(KUMARI SEWA): (a) Yes, Sir. 

(b) The details of the projects relating to. urban 
infrastructure, poverty alleviation and housing sector being 
implemented with foreign assistance are given In the 
enclosed statement. 

Stlltement 

(Amt in Thousands) 

Sector, Donor, State, Loan Loan Agree Loan 2005-2006 2006-2007 2007-2008 
Curr Dl Amount 

2 3 4 5 6 7 

URDE Urban Development USD 155,200,00 0.00 80,000.00 75,200.00 

INR 0.00 3,642,096.84 3,034,815.12 

USD 155.200.00 0.00 80,000;00 75,200.00 

INR 0.00 3,642,096.64 3,034,815.12 
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2 3 4 5 6 7 

JI( JImmu • KIIhmIr USC 42,200.00 0.00 0.00 42.200.00 

INA 0.00 0.00 1,703,047.15 

1. 2331.JND Jl/lllnu • KIIhmIr Urben SecIor USD 2811212007 42,200.00 0.00 0.00 42,200.00 
Dev. Inv. Plug. (Proj. 1) 

INA 0.00 0.00 1,703.047.15 

KN KImataka USD 33,000.00 000 0.00 33,000.00 

INA 0.00 0.00 1.331,767.27 

2. 2312·1NO North KImIIIka UrbM SIc:IDr USD ~112OO8 33,000.00 0.00 0.00 33.000.00 
InvIII. Prog. (PIoj. 1) 

INA 0.00 0.00 1.331,717.27 

WB Weel Bengal USD 80,000.00 0.00 80,000.00 0.00 

INA 0.00 3.842,OIU4 0.00 

3. 2293-1ND KoIIIIII EnvtIDl1lllflIUi Imp. USD 21l02l2007 80,000.00 0.00 80.000.00 0.00 
project.... euppIementIry 

INA 0.00 3,842,D8U4 0.00 

URDE Urban DMIopmtnt JPY 28,483.000.00 14,800,000.00 13.583,000.00 0.00 

INA 5,828.865.10 5,286,821.83 0.00 

GOJP JtpIn JPV 28,483,000.00 14,900,000.00 13,583,000.00 0.00 

INA 5,828,885.10 5.268.821.33 0.00 

eN Cenlrll GoYl JPY 28,483,000.00 14,900,000.00 13.583,000.00 0.00 

INA 5,828, •. 10 5.268.821.83 0.00 

4, IOP·170 Delli MIa Rapid Trwport SyItIm JPY 31l03l2006 14.eoo,ooo.00 14,800,000.00 0.00 0.00 
Project-PIIue 2 

INR 5,828, •. 10 0.00 0.00 

S. IOP·I79 DellI hi RIpId Trnport 8yIIIm PYojecI JPV 3OO:w007 13,583,000.00 000 13,583,000.00 0.00 
PIIue 2(lQ 

INR 0.00 5.266,821.83 0.00 

GI1I1d ToIII (INR) 5,828,885.10 8,908,918.47 3,034.815.12 

URDE Urban DMIopmIllI GBP 36,500.00 0.00 36.500.00 0.00 

INA 0.00 3,124,058.07 0.00 

GOUK UnHad Kingdom GaP 36,500.00 0.00 36,500.00 0.00 

INA 0.00 3,124,058.07 0.00 

MP MacIlya PIIdaIh GBP 36,500.00 0.00 36,500.00 0.00 

INA 0.00 3,124.058.07 0.00 

1. UKGG063 MdIya PradIIII UIb1n GaP 1011112006 36,500.00 0.00 36,500.00 OOV 
SeIYicea lor Poor Prog GI 2008 " 

INR 000 3,124,058,07 0.00 
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IJRDE U!bIn DMIopment USD 5,850.00 3,000.00 0.00 2,850.00 

INA 132,730.811 0.00 115,016.26 

IBRoeRD USO 350.00 0.00 0.00 350.00 

INA 0.00 0.00 14,124.80 

CN Central Govt. USO 350.00 0.00 0.00 350.00 

INA 0.00 0.00 14,124.80 

2 Tf90250-1N G~ lor PJIPIIIIIon 01 .. USO 2410712«11 350.00 0.00 O.~ 350.00 
SuIIIiIIbIe lhbIn Trnpart I'nIjIcIoGEF 

INA 0.00 0.00 14,124.80 

IDA IDA USO 2,500.00 0.00 0.00 2,500.00 

INA 0.00 0.00 100,891.46 

loIS MI*taI8I USD 2.soo.00 0.00 0.00 2.soo.00 

INA 0.00 0.00 100,881.46 

3. TF054OO9 TSUNAMI DISASTER USO 24l04l2007 2.500.00 0.00 0.00 2,500.00 
RECOVERY IN INOlA 

INA 0.00 0.00 100,891.46 

UNDP U.N. D.P. USC 3,000.00 3,000.00 0.00 0.00 

INA 132,730.89 0.00 0.00 

eN Central Govl USO 3.000.00 3,000.00 0.00 0.00 

INA 132,730.89 0.00 0.00 

4. 00044242 CIpIdy bldg. tor USC 01/011ZOOS 3,000.00 3,000.00 0.00 0.00 
DecIIrIIzad Utben Govenwa 

INA 132,730.99 0.00 0.00 

GIIIlCI TaIII (INRJ 132,730.99 3,124,058.07 115,01626 

URDE U!bIn ~ USD 838.200,00 401,000.00 437.200.00 0.00 

INA 17,741,708.86 18,104,058.14 0.00 

AsIan DMIopmenl Sri USD 321.200.00 100,000.00 221.200.00 0.00 

INA 4,424,386.30 10,070,387.21 0.00 

KR Kerala USO 221.200.00 0.00 221.200.00 0.00 

Itf! 0.00 10,070,387.21 0.00 

1. 2226-INO KeraIa ~ U!bIn Dev. PIoject USC 08I12flOO6 221.200.00 0.00 2f7.200.00 0.00 

INA 0.00 10,070,387.21 0.00 

loIS ........ USD 100,000.00 100,000.00 0.00 0.00 

INR 4,424,318.30 0.00 0.00, 
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2. 2168-IND T8IIIIIIII Emergency AIIiIIIncI (8IcIDI) PtajecI USD 12l05l2005 100,000.00 100,000.00 O.ao 0.00 

INA 4,~4,386.30 0.00 0.00 

IBAD IBAD USD 517,000.00 301,000.00 211.000.00 0.00 

INA 13,317,342.58 1I,833.eao.83 0.00 

GUG~I USD 1,000.00 1.000.00 0.00 0.00 

INA 44,243.11 0.00 0.00 

3. P4250 GujIrII IJIban DMIopemenI PMjecI USD 011OMOO1 1,000.00 1,000.00 0.00 0.00 

INA 44,243.11 0.00 0.00 

KN KI/IIIIIka USO 218,000.00 0.00 218,000.00 0.00 

INA 0.00 1,833,110.13 0.00 

4. 4818-IN Kalllllaka ~ RIJomII PIlIjed USO 02lO5l2OO8 218,000.00 0.00 218,000.00 0.00 

INA 000 11,833,110.13 0.00 

TN TamU NIdu USD 300,000.00 300,000.00 0.00 0.00 

INA 13,273,011.10 0.00 0.00 

5. 479B-IN Third Tllllilnadu Urban IlMIopmeIC PrujecI USD 14l0&l2005 300,000.00 300,000.00 0.00 0.00 

INA 13,273,0IIB.1IO 0.00 0.00 

URDE Urban DeY8lopment JPY 78,648,000.00 76,848,000.00 0.00 0.00 

INR 29,983,838.55 0.00 0.00 

GOJP Japan .wy 76,648,000.00 76,848,000.00 0.00 0.00 

INA 29,813,".55 0.00 0.00 

KN KamaIIka JPY 73,082,000.00 73,082,000.00 0.00 0.00 

INR 28.581,781.34 0.00 0.00 

6. IOP-I68 8IngIIorI Wiler Supply and JPY 31l03l2006 28.358,000.00 28.358,000.00 0.00 0.00 
Sewerage project (U-2) 

INA 11,0113,112124 0.00 0.00 

7. IOP·171 8angIIore Mello RIiI project JPY 31l03l2008 44,704,000.00 44.704,000.00 0.00 0.00 

INA 17,488,110.10 0.00 0.00 

WB West Bengal JPY 3,584.000.00 3,584,000.00 0.00 0.00 

INA 1,402,05722 0.00 0.00 

8. IOP·1 75 KoIIaIa Solid W8sIe JPY 31l03l2006 3,584,000.00 3,584.000.00 0.00 0.00 
Management ImpnIYem8nI project 

• 0.10 INA 1,.05722 0.00 

GIIIld ToIII (NR) 47.725,547.~ 1l1.li04,058.14 0.00 
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UROE Urban DMIopment U8D 100,000.00 l00,OIJQ.OO 0,00 0.00 

INA 4,424,3111S.30 0.00 0.00 

ADS AIian DMIapIMIt &Ink USD 100,000.00 100,000.00 0.00 0.00 

INA 4.424,3811.30 0.00 0.00 

MS Multiatalal USC 100,000.000 100,000.00 0.00 0.00 

INA 4,424,388.30 0.00 0.00 

1. 0005-IND AllIn-TaINmI Fund GIIIII U8D 1210512005 100,000.000 100.000.00 0.00 0.00 

INR 4.424.386.30 0.00 0.00 

GIInd Total (INR) 4,424.368.30 . 0.00 0.00 

URDE Urban DMIopmtnt USD 1,958.6111.71 229,275.07 94.294.42 1411.300.111 

INA 10,253,025.32 4,247.334.82 5.m,388.711 

ADS AaIIn DIveIopn..c Bank USD 1,411,745.23 174.0111.28 611,410.71 135,D33.lIl 

INA 7,786,750.75 3,130,58421 5,450,154.07 

GU GI4nt USD 327,980.00 88.425.611 18,259.511 8.900.26 

INA 3.1151.810.38 737 .... 78 365.025.85 

1. 11126-IND ~ ~ RIhIbIIIIiDI. USO 2&'0412001 327.980.00 88.425.611 18,2511.511 8,900211 
IItd ReconIIruction 

INA 3.1151,960.411 737.888.711 355,025.95 

JI( Jammu I KIIItmi USD 250.000.00 2,530.00 6.1150.20 23.836.114 

INA 116,284.50 311,325.65 1150,844.20 

2. 21S1·IHO InIi'IIImIcIurI RttItIbIItdan PrQject it JIK USD 17/0312005 250,000.00 2,530.00 8,115020 23,838.94 

INA 116,284.50 311,325.85 1150.844.20 

KN KImataka USD 145,000.00 29,836.03 20,747.07 18.776.12 

INA 1.339.4117.52 &40.381.70 752,552.88 

3. 1704-"ND KImaIaIca Ur. DIv. I COIIIII USC 1910512000 145,000.00 211,838.03 20,747.07 lB.776.12 
EnviIomtIl'lI MIIIIgII1III'II 

INR 1.339,467.52 &40.381.70 752,552.88 

MP MdIya Pradesh USD 181,000.00 501.71 4,685.13 17,831.40 

INA 22,756.84 207.031.43 701,7411.13 

4. 2046-IND llIbIn WIler Supply I EIMIonmenI Imp. In M.P. USO Il9IOaflOO5 181,000.00 501.11 4,865.13 17.837.40 

INA 22.758.84 207.031.13 701,7411.13 

RJ RajaI01In USO 250.000.00 41,1185.38 858.80 311.222.21 

INA 1.877,215.28 38,517.45 1,5116,521.45 



393 PHALGUNA 20, 1929 (s.,Qr) 384 

2 3 4 5 e 7 

5. l .. 7-IND RIjIItIIIn IJIbIn InIIIIIIUCIIn OW. ProjIeI U8D 0111211. 250,000.110 41 •• ".10 _,222.21 

INA 1,877,215.21 38,117.45 1.511,521.45 

WB WtIt IIqII U8D 257,785.23 10,740.48 11,132.11 26,I8UI 

INA 478,081.22 1115,478.22 1,083,480.48 

6. 1813.fNO CIIda Environmenlll ImptMIIIIIII PIOjIcI U8D 1811212001 177,785.23 10,740.48 11,132.11 22,181.08 

Iff! 478,018.22 815,478.22 838,280.13 

7. 2213-1ND KoIIcIta ErwtIonnwItaI Imp. Praject.~ USD 21l02l2007 80,000.00 0.00 0.00 3,885.11 

INA 0.00 0.00 155,200.33 

IBRDIBRD USD 548,148.48 55,255.80 24.883.71 13,288,28 

INA 2,488,274.57 1,116,750.71 526,232.61 

Dl Delhi USD 1,508.33 220.65 0.00 0.00 

INA 8.185.88 0.00 0.00 

8. P3644IN DelhI WIler Supply & SanItation ProjtcI USD 1Ml811111 1,508.33 220.85 0.00 0.00 

INA 9,885.88 0.110 0.00 

MHMIhIIIIhtra USD 483,000.00 82,515.00 24,883.71 13,288.28 

INA 2,788,802.93 1,11',750.71 526.232.81 

9. 4885-IN MlIIIbII UIbIn Tmport PIQjIct USO ~ 483,000.00 82,515.00 24,883.71 13,261.28 

INA 2,788,802.83 1,118,750.71 8,232.28 

TN Tamil NIdu USD 82,440.18 ·7,558.85 0.00 0.00 

INA -330,214.04 0.00 0.00 

10. 447B-1N Second Tamil Nadu UIbIn DMIopmtIt PI!JjecI USD 1410711l1li 82,440.78 ·7,551,85 0.00 0.00 

INA ·330,214.04 000 000 

URDE IJIbIn DMIopmenI EUR 19,734.72 4,1341.15 153.80 0.00 

1NR 223.115.00 37,825.00 0.00 

GOFR FIIIICI BJR 11,734.72 4,138.15 1SS.80 0.00 

INA 223,615.00 37,125.00 0.00 

KN KamIIaka BJR 4,580.00 847.15 12.22 0.00 

INA 34,487.00 5,308.00 0.00 

11. FRGl.4501E DIgItal IIlIppiIg EUR 04lO2l2OO3 4,580.00 . 847.95 12.22 0.00 
InfoImation syI. for IIqIIoII 

INA 34,417.00 5,308.00 0.00 

• 
MA t.Iaripur EUR 8.m.52 885.28 0.00 o.or' 

INA 41.537.00 0.00 000 
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12. FAGl43l1E ImphII SIwInige EIJR 04f12flOOl 8,735.52 885.28 0.00 0.00 
P_Manipur 

INA 48,537.00 0.00 0.00 

TN Tamil Nidu EUR 8,438.20 2,802.93 581.38 0.00 

INfI 140,591.00 32,617.00 0.00 

13. FRGL4014E a.NI WIt.-~ EUA »'01/1l1li8 8,438.20 2,602.93 581.38 0.00 
& SIwInige 

Itil 140,591.00 32.817.00 0.00 

URDE U!bIn DMIapmInI I!Y 228, • .000.00 31,308,505.48 15.172,lIII0.74 20.337.254.70 

INA 12.0112.412.58 &.078,714.40 7.842.228.37 

GOJP .lapin JPY 228,.,000.00 31.308.505.48 15,872,lIII0.74 20.337.254.70 

Itil 12.062.412.56 8.078,714.40 7.842.228.37 

eN CantrIl Govt. JPY 184,502.000.00 31.306,505.48 15,1172.lIII0.74 19.981,292.36 

INR 12.0112.412.58 6.078,714.40 7.722.057.45 

14. 1DP·121 Deli ..... AIpid JPY 25IOPJ1887 14.710.000.00 0.00 5,237.73 0.00 
Trnpoct SyIIam 

INA 0.00 1.115.58 0.00 

IS, 1OP·141 Deli MIll RIpId JPY 1:vDV20112 28,l16li.000.00 216.787.08 72.832.44 0.00 
Trnport S_ PnIject (III) 

INA 108 ... .11 27,485.18 0.00 

18. 1DP·145 Deli u.. RIpId TIIIIIPOIt JPY 31m'D3 34.012.000.00 1.581.720.33 218.85Ul 133.503.23 
SyIIIm PIQjIcI (M 

INA 818.112.84 84,785.18 45,487.24 

17. 1OP·1Sl Deli .... RIpId Trnpoct JPY 31103nOO4 511,218.000.00 19.188.01U4 4,827.911.58 4.808.701.54 
SylllmpRljectM 

INA 7.473.127.31 1,888,a.18 1.5'0.747.72 

18. 1OP·1511 Deli M_ RIpId Trnpoct JPY 3111mOO5 19.282.000.00 10,2811.978.46 8.487.188.87 1.575,5811.18 
SyIIIm PRlject (VI) 

INA 3.883.707.80 2.487.188.35 558,801.48 

111. 1OP·170 Deli ..... RIpId Trnport JPY 31l03l2008 14.900.000.00 0.00 4,350,080.42 7,1122.520.71 
Sys\Im Plajec:l-Phlll-2 

INA 0.00 1.630.370.117 3.3D8.2Jl.17 

20. 1OP·1N Deli .... RaI*I TIftPOII JPY 31W312007 13,583,000.00 0.00 0.00 5.740.987.73 
SyIIem PnIject II'- 2(n) 

INA 0.00 0.00 2,218,890.08 

KN KaIIIIIIkI IV 41.1117,000.00 0.00 0.00 355.982.34 

INfI 0.00 0.00 120,168.112 

21. lOP·las BIngIkn WIler Supply JPY 15l03l2005 41.987,000.00 0.00 0.00 355.962.34 
& Snarage PIQjIcI DIae-II-I 

INA 0.00 0.00 120,168.92 
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URDE lIIbIn IlMIapmenI XOA 381.141.00 52,708.08 27.642.10 19,307.22 

INA 3.38U57 .• 1.144.314,56 824.&11.311 

XDA 381.141.00 52,708.08 27,542.80 13,307.22 

INA 3.3IU57 .• 1.144.394.56 824.811.38 

GU Gujarat XDA 2711.141.00 38.815.08 17,223.89 7,280.20 

INA 2,508,115.85 1.155,858.07 451,380 .• 

22. 3637 ·IN GujaraI Emergency EarthcJaka RtconIIn. Project XOA 00W8'l002 2711.147.00 38.815.08 17,223.0 7,280.20 

INA 2,508.105.95 1.155.858.07 451,380.88 

MH Matwaahtra XDR 82,500.00 8,122.33 2,377.43 427.10 

INA 447 ••. 52 180_03 a.m.17 

23, 3862·IN MIIIlbaI lJIban TIIfIIPOI1 PlojecI XOA 0MI8I2002 82,500.00 U2.33 2,377.43 427.10 

INA 447.011.52 180.584.03 28,221.87 

MZ MtzOlim XDA 47.500.00 6,871.70 7,841.28 5.588.23 

INA 442,852.52 527.141.46 346.880.75 

24. 3618-1N Mizomn SIIIa Roads Project XDR Il8r'IMOO2 47.500.00 ',871.70 7,841.28 5.589.23 

INA 442.152.52 527 .... 1.4. 346,880.75 

Grand Total (INR) 25,838,010.17 12.208.441.87 14.143,225.81 

URDE Urban DMIapmInt GaP 182.021.00 1',274.87 20,155.42 18,217 .• 

INR 1.4441.713.28 1.714 ...... 1.308,21,781 

GOUK UnIted KIngdom GaP 1112.021.00 18,274.97 20.855.42 18.217.18 

INR 1.441.713.28 1.714,188.18 1,308,580.88 

AP AIdlra PradeIh GaP 88,088.00 12,285.55 13.580.03 12,281.51 

INR 888,575.54 1.114,287.02 888,278.45 

1, UKGG017 Ancllra Pradleh UIbIn GBP o:Mlel11 .. 81,018.00 12,285.55 13,580.03 12,281.51 

Services imprMmInI lor Poor 
INA 888,575.54 1,184,287.02 • .2711.46 

UP MIIIIhya PIIdHh GBP 38,500.00 0.00 0.00 1J6 

1M! 0.00 0.00 7115.Q2 

2, UKGG083 MIdhya PradIIh UtbIn GBP lWl1l2OO6 31,500.00 0.00 0.00 8J6 

Servtoes for Poor prog at 2008 
Itil 0.00 0.00 7115.02 

" wa West IIIngaI GBP •• 440.00 8.008.42 7,375.31 3,848.52 

INA 472,137.73 830,571.84 31 •• 518.48 
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3. UKGG047 Kobtl UItIIn SeIYIcIa GaP 31/1212003 88,440.00 8,008.42 1,175 •• ',N.52 
lor the Poor ProgrIIMIt 

INA 472,137.73 830,578.84 318,618.4' 

URDE Ulban DMIopment USO 10,000.00 2,018.86 2,244.50 1,588.43 

INA 111,278.43 100,121.53 82,873.41 

IBROeRD USC 0.00 0.00 ·150.00 0.00 

INA '0.00 ",733.50 0.00 

CN CInIrII Govt. USC 0.00 0.00 ·150.00 0.00 

INA 0.00 ",733.50 0.00 

4. TF053744 PfIPIIIIIon 01 Ulbin USD 12110n0D4 0.00 0.00 ·150.00 0.00 
AIbm InIIIIIht FIIId PrajecI 

INA 0.00 ",'733.50 0.00 

UNOP U.N.D.P. USC 10,000.00 2,0111.15 2,314.&0 1,5118.43 

INA 81,278.43 106, •. 03 82,873.48 

CN Centrll GovI. USD 10,000.00 2,016.85 2,394.50 1.586.43 

INA 81,278.43 101,880.03 82,873.41 

S. 00044242 CapacIIy bldg. lor USC 01l08l2006 3,000.00 0.00 480.42 8110.13 
DeceIraIzed UItIIn GMmInce 

INA 0.00 21,255.84 21,828.85 

6. INDIOMl33 Natlonll Strategy lor USC 14110/2003 7,000.00 2.018.85 '."4.08 878.30 
IhIIIn Poor 

INR 111,278.43 85,804.18 35,046.83 

Grand Total (INR) , .532,8111.88 1,8114,8113.311 1.371,484.44 

URDE Urban DMIopmInt USC 838,200.00 17,213.26 42,334.50 88,282.36 

INR 784,881.28 1,818,582.17 2,742.147.14 

ADP AslIn Developmenl BIni USC 321,200.00 441.18 3,338.54 28,8811.01 

INR 18,888.53 l!O,I71.07 1.288,505.04 

KR Kerala USD 221,200.00 0.00 0.00 1,1113.33 

INA 0.00 0.00 76.954.97 

2226IIND Kerala SuIIaInabIe Urban USC 0811212008 221,200.00 0.00 0.00 1.913.33 
Dev. Project 

INA 0.00 0.00 76.154.97 

MS MuI1IsIIIIa USC 100.000.00 441.18 3,338.50' 27,985.68 

INR 18,888.53 150.871.07 1,182,550.07 
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2 .. 2186-OMD TuIImI EmeIgIncy USD '" 100.Il00.00 448.1' 3,338.54 27.". 
AIIIItancI (SecIo!) PIaject ... 18 .... 53 150.871.07 1,182,550.07 

BAO IBAD U8D 517.Il00.00 11,71&.01 38,855.07 33,383.37 

INA 764,782.75 1,787,8i1.10 1,502.842.08 

OUO_ U8D 1.Il00.00 0.00 171.07 3&8.72 

INA 0.00 7,801.41 21.1155.1' 

3. P4250 0ujIrat IJIbIn DMIopment PIaject USD 01l02l2008 1.Il00.00 0.00 171.07 358.72 

INR 0.00 7.801.41 25,1155.18 

KN KImIIIkI U8D 211.000.00 ~.40 17,303.83 8,514.33 

INA 18.341.00 781.34121 282,878.88 

4. "' .. IN KaII1IIIIca MIri:IpeI Relonne P!aject U8D 02lO5l2OOI 21'.Il00.00 ~.40 17.303.83 1,514.33 

INR 18,348.00 711,341.27 _871." 
TN TIIIIM NIdu U8D 300.Il00.00 ".324 .• 21,520.07 28,412.32 

INA 745,443.75 171,831.48 1,214,510.23 

5. 4798-IN 111nI Tllllhdu UrbIn USD 1410Il2005 300.000.00 18.324 •• 21.520.07 28,482,32 
DMIopmtnI PIaject 

INA 745,443 75 171, •.• 1,214,510.23 

URDE UrbIn DMIopmInt JPY 44,704,000.00 0.00 0.00 318,811.80 

INA 0.00 0.00 131,224.81 

GOJP Japan JPV 44,704.Il00.00 0.00 0.00 318,811.80 

INR 0.00 0.00 131,224.81 

KN KaIIII\IICI JPV 44,704,Il00.00 0.00 0.00 378,111.80 

INA 0.00 0.00 131.224.81 

8. IDP·171 BIngIIorI Mello RIll ProjIcI JPV 311OHOO1 44,704,Il00.00 0.00 0.00 318,m.80 

INA 0.00 0.00 131,224,81 

GmI Toll! (INA) 784,881.28 1,818,112.17 2,873,371.86 

URDEUrbIn ~ USD 100,Il00.00 238.23 23,765.88 37,352.58 

INR 10,488.30 1,018,224.75 1,487,180.47 

ADS AllIn DMIopmant Bank USD 100,Il00.00 2311.23 230715.11t! 37,352.58 

INR 10,488.30 1,088.224.75 1,487,180.47 

USD 100,000.00 2311.23 23,785.88 37,352.58 
lAS MuIIItIa. 

INR 10,488.30 1,081,224.75 1,487,160.47 

uso 1~ 100,000.00 238.23 23,715.88 37,352.58 
1. OOO6-1ND AllIn T ..... Fund 0II1II 

INA 10,499.30 1,089,224.75 1,487,180.47 
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Development of Solar Cltle. 

1309. SHRI NAVEEN JINDAL: Will the Minister of 
NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government proposes to develop 
solar cities in the country; 

(b) if so, the details thereof, State-wise; 

(c) the financial assistance to be provided for each 
solar city; and 

(d) the target set for generation of solar energy by 
these cities? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTIEMWAR): (a) and (b) The Ministry of New and 
Renewable Energy has introduced a new Scheme on 
'Development of Solar Cities'. It is aimed at encouraging 
and assisting the urban local bodies. In assessing their 
present energy consumption and future demand, setting 
targets, and preparing Master Plans for energy generation 
and saving through energy efficiency measures and 
renewable energy installations. 60 cities are proposed to 
be developed as Solar Cities, one in each State, with a 
maximum of five cities in a State during the 11 th Plan 
period. 

(c) The Scheme provides for financial assistance of 
upto Rs. 50 lakhs per city for preparation of the Master 
Plan anti for other support measures. 

(d) The Master Plans will aim to achieve minimum 
10% reduction in projected total demand of conventional 
energy at the end of five years. 

[Trans/ation} 

In.urance Companle. 

1310. SHRI MAHAVIR BHAGORA: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI AVINASH RAI KHANNA: 
DR. lAXMINARAYAN PANDEY: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of FINANCE be pleased to state: 

(a) the percentage of population covered under 
insurance policies; 

(b) whether the said percentage has increased after 
entering of private companies in insurance sector; 

(c) if so, the details thereof; 

(d) the norms and criteria adopted by the 
Govemment for issuing licence to the private insurance 
companies; 

<e) the details of private insurance companies, 
domestlclforeign, given licence by the Government and 
functioning in the country as on date; 

(0 the details of the profit eamed by the public and 
private sector insurance companies during each of the 
last three years; 

(g) whether some companies have left the business 
mid-way leaving the policy holders in lurch; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
Insurance Regulatory & Development Authority (IRDA) 
does not generate details of percentage of population 
covered through insurance policies as individuals may 
hold more than one policy from a given insurance 
company or from different insurance companies. However, 
as per information provided by IRDA, 22.62 crore life 
policies were in force in the country as on 31.03.2007. 

(b) and (c) IRDA has reported that the performance 
of the insurance sector is assessed universally in the 
context of two parameters, namely, insurance penetration 
(defined as the ratio of premium underwritten in a piven 
year to the gross domestic product) and Insurance density 
(defined as the ratio of premium underwritten in a given 
year to the total population measured in US Dollars for 
convenience of comparison). in the year 2000, insurance 
penetration and insurance density were 2.32 and US$ 
9.9 respectively, while in the year 2006 both of these 
parameters had Increased to 4.80 and US$ 38.4. 

(d) The norms and criteria for issuing registrations 
to private insurance companies for commencement of 
operations are laid down in the Insurance Act, 1938 and 
IRDA (Registration of Indian Insurance Companies) 
Regulations, 2000. The regulations prescribe, inter-alia, 
satisfaction of the AuthOrity on the 'fit and proper' norms 
of the promoters, compliance with Foreign Direct 
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Investment requirements, financial competen~ of the 
promoters to provide the initial minimum capital of Rs. 
1 00 crore and additional capital to meet regulatory 
requirements on an ongoing basis, ttle acceptability of 
the business plan proposed, technical competence to 
exeeute the same, and while ensuring protection of the 
interests of policy holders etc. 

(e) and (f) IRDA has reported that as on date It 
has granted registration to 37 Insurance companies-
18 in the life segment, 18 In the non-life segment and 

one in the re-Insurance segment. AU these Insurance 
companies are domestic companies and In the cue of 
joint ventures, the equity holding of the foreign partner 
Is limited to 26%. The details of the public and private 
sector Insurance companies and profit earned by them 
during each of the last three years are given In trye 
enclosed statement. 

(g) and (h) No, Sir. IRDA has reported that there 
has not been any instance of any company winding up 
midway or leaving the policyholders In the lurch. 

Prof/fA.O$$ of Lifs and Non-Lifs Insursrs 

(Rs. In lakha) 

SI.No. Name of the Insurer 2006-07 2005-06 2004-05 

2 3 4 5 

Life Insurers 

Private Insurers 

1. Birla Sun Life Insurance Co. Ltd (13,974) (6,113) (6,061) 

2. ICICI Prudential Life Insurance Co. Ltd. (64,891) (18,788 (21,162) 

3. ING Vysva Life Insurance Co. Ltd. (17,757) (12,400) (9,376) 

4. HDFC Standard Life Insurance Co. Ltd. (12,556) (12,875) (8,973) 

5. Max New York life Insurance Co. Ltd. (6,047) (6.006) (9,966) 

6. Reliance Life Insurance Co. Ltd. (31,511) (9,840) (5,401) 

7. Bajaj Allianz Life Insurance Co. Ltd. (7,170) (9,854) (3,676) 

8. SBI Life Insurance Co. Ltd. 383 202 (1,150) 

9. Kotak Mahindra Life Insurance Co. Ltd (11,047) (4,442) (1,645) 

10. Tata-AIG Life Insurance Co. Ltd (7,236) (5,391) (4,559) 

11 . Met-Life India Insurance Co. Ltd (1,197) (9,n4 (4,881) 

12. Aviva Life Insurance Co. Ltd (13,175) (14,387) (9,097) 

13. Sahara Life Insurance Co. Ltd. (51) (784) (747) 

14. Shriram Life Insurance Co. Ltd. 0 950 218 

15. Bharti Axa Life Insurance Co. Ltd. , (8,043) 

16. Future Ganerali India LIfe Insurance Co. Ltd." 

" 
17. lOBI Fortis Ufe Insurance Co. Ltd." 
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1 2 3 4 6 

Public Inlurer 

18. Life lneuranca Corporation of india n,382 83,168 70,837 

Non-Lift Il1Iurerl 

Private lneurerl 

1. Royal Sundaram Alliance InlUrlnce Co. Ltd. 2,119 863 501 

2. Bajaj A1l1anz General Inlurance Co. Ltd. 7,537 6,158 4,709 

3. Tata-AIG General lneurance Co. Ltd. 2,157 1,380 1,224 

4. Reliance General Inlurance Co. Ltd. 182 1,437 583 

5. IFFCO Tokio General Inlurance Co. Ltd. 2,713 1,482 1,472 

6. ICICI Lombard General lnaurance Co. Ltd. 6,836 5,031 4,835 

7. Cholamandalam Me General lneurance Co. Ltd. 1,249 (312) (334) 

8. HDFC Chubb General Insurance Co. Ltd. 200 441 (799) 

9. ApoHo OKV life Inluranct Co. Ltd.· 

10. Future Generall India Assurance Co. Ltd.· 

11. Unlvenlll Sompo General Il1Iurlnct Co. Ltd.· 

12. Star Health. (259) (128) 

Public Inlurerl 

13. New India Assurance Co. Ltd. 146,995 71,838 40,223 

14. Oriental Insurance Co. Ltd. 49,727 28,392 33,052 

15. National Insurance Co. Ltd 42,128 (10,825) 13,112 

16. United Insurance Co. Ltd 52,_ 42,523 30,n1 

17. ECGC 36,970 22,176 7,814 

18. Agriculture Insurance Co. Ltd 4,898 5,181 16,848 

Re-Insurance Company 

19. General Insurance Corporation of India (Re-Ins.) 153,'34 59,852 20,002 

·Registered as Insurance Company in 2007-08. 

o Commenced operations in 2005-06. 

It Commenced operations In 2008-07. 
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/Engllsh} 

Service Tax from LOCIII Self Govamment 
Inltltutlon. 

1311. SHRI K. FRANCIS GEORGE: 
SHRIMATI C.S. SUJATHA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Government had taken a decision to 
ievy Service Tax on rental income of immovable 
properties of Local Self Government Institutions; 

(b) if so, the quantum of such tax collected eo far, 
State-wise; 

(c) whether some States have objected to the 
collection of such taxes; and 

(d) If so, the reaction of Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Renting 
of immovable property, whether or not owned by Local 
Self Govemment, for use in the course or furtherance 
of business or commerce, is leviable to service tax with 
effect from 01.06.07. 

(b) Collection of revenue from service tax State-
wise for individual services is not collected and compiled. 

(c) No State Govemment has objected levy of 
service tax on renting of immovable property. 

(d) In view of (c) above, does not arise. 

/Translation} 

LInking of Villa.. under PMG8Y 

1312. SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI HARIKEWAL PRASAD: 
SHRI RAJNARAYAN BUDHOLlA: 
SHRIMATI RUPATAI D. PATIL: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the number of villages having population of 500 
or more connected to main roads under Pradhan M.ntri 
Gram Sadak Yojana (PMGSY) during the last two years, 
State-wise: 

(b) whether any time limit and target h .. been fixed 
for connecting Nral roads: 

(c) If so, the details thereof: and 

(d) the number of roads still remained unconnected, 
Stat.wI .. ? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) Pradhan Mantrl 
Gram S.dek Yoj.na (PMGSY) Is a 100% Centrally 
Sponsored Scheme with the objective of providing 
connectivity by way of all-we.ther road to all unconnected 
habitations with a population of 500 peraona and above 
in plain ...... , and population of 260 peraone and .a,oye 
in cue of HUI, Deaert and Tribal era... Under PMGSY, 
habit.tion II the unit of connectivity. During the years 
2005-06 and 2006-07, 8011 habitations having population 
of more than 500 have been connected. The State-wise 
details are given In the enclosed statement-I. 

(b) and (c) Rural Roads Is a component of Bharat 
Nirman. Bharat Nirman il a sub-set of PMGSY. Under 
Bharat Nirman, a goal has been set to provide 
connectivity to all villages with a population of 1000 
pers')ns .nd .bove (500 persons and above in cue of 
hilly or trlb.1 area) with an all-weather road by 2009. 
Accordingly, 59,461 habitations are targeted to be 
covered under Bharat Nlrman by 2009. 

(d) Stat.wise status of habitation cover.ge under 
Bharat Nlrman is shown in the enclosed statement-II. 

SI.No. 

1. 

2. 

3. 

4. 

h'emen" 
PrsdMn MMltri Grsm S.rsk Yoj.". 

COf1MCtivity St.tus of 500+ HMJIt.tlon 
2005-06 & 2O()6-07 

Habitation in nOl .. 

State 500+Habltetion 
In 2005-07 

2 3 

Andhra Pradesh 97 

ANnachal Pradesh 0 

Allam 210 

Bihar 108 
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2 3 4 

25. Tripura 810 92 

26. Uttar Pradesh 3825 2419 

27. Uttarakhand 795 60 

28. West Bengal 12128 2271 

Total 59461 18249 

[Eng/ish} 

Public-Private Partner.hlp In ICDS 

1313. SHRIMATI MINATI SEN: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the government has contemplated to 
introduce Public Private Partnership (PPP) in the 
Integrated Child Development Services (I CDS) Scheme 
and thereby promoting privatization in most vital social 
sector as reported in the Hindu dated February 15, 2008; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Madam. Public-Private 
Partnership is one of the interventions proposed under 
the Restructured ICDS Scheme to facilitate improvement 
in quality of service deilvery which would benefit children 
and women accessing services under the ICDS Scheme. 

(bi The details are yet to be worked out. 

Reverse Mortgage Scheme 

1314. SHRI SARVEY SATYANARAYANA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government has initiated reverse 
mortgagB scheme for senior citizens; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

Pursuant to the announcement made In the Budget for 
2007-08, the National Housing Bank (NHB) formulated 
the guidelines for the Reverse Mortgage Loan (RML) 
Scheme for Senior Citizens and placed It on Its website 
for implementation by banks and Housing Finance 
Companies registered with It. Some of the main features 
of the scheme are as under: 

• Under RML scheme a Senior Citizen above 60 
years of age can avail a loan against the 
mortgage of hislher house while remaining the 
owner and occupying the house. 

• The Senior Citizen borrower Is not required to 
service the loan during his/her lifetime. 

• The loan amount may be used by the borrower 
for varied purposes including up-gradation/ 
renovation of residential property, medical 
exigencies, etc. However, use of RML for 
speculative, trading and business purposes is 
not permissible. 

• On the borrower's death or on the borrower 
leaving the house property permanently, the loan 
is to be repaid along-with accumulated Interest 
through sale of the house property. 

• The borrower(s) or hlslherltheir helr(s) also have 
the option of prepaying the loan at any time 
during the loan tenure or later. 

IHSDP 

1315. SHRI DUSHYANT SINGH: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the Government has approved any 
scheme for three towns in Rajasthan under the 
Integrated Housing and Slum Development Programme 
(IHSDP); 

(b) if so, the details thereof, and the funds 
sanctioned under this scheme during 2007-2008; 

(c) whether the scheme is also proposed to be 
extended to some more towns in the State during 2008-
2009; and 

I' 

(d) if so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF (c) and (d) All the cltlealtownl In the State are 
HOUSING AND URBAN POVERTY ALLEVIATION covered under IHSDP except the cltlel of Jaipur and 
(KUMARI SEWA): (a) and (b) 29 Projectl with total AJmer-Pu.hkar which are covered under the Baale 
project coat of RI.291.06 crores have been approved Services to the Urban Poor (BSUP) sub-million of 
so far under the Integrated Houling and Slum Jawahartal Nehru National Urban Renewal Mission 
Development Programme (IHSDP) In the State of (JNNURM). Project proposals formulated by the State 
Rajasthan. The details of the projects approved are given Government are considered for grant of AddItIonal Central 
in the enclosed statement. Assistance In accordance with IHSDP guideline •. 

Sflltement 

Inlrlg",tsd Housing .nd Slum DtllItI/opmtIni PtogIIImfM (IHSOP) 

Tot.1 P,.qscls AppmvtKI 

(Rupees in crores) 

SI.No. Name of the Name of Town.' No. of Total Total Tolal Tolal 1st installment Total ACA 
Slate Ul8I projects project number Central Slate (50% of releal8d 

Municipality Approved Colt dwelling Share Share Central by Mlo 
Approved units Approved Approved Share Finance 

Approved Approved 

2 3 4 5 6 7 8 9 10 

1. Rajuthan Alwar 19.71 2456 14.60 5.11 7.30 7.30 

2. Rajasthan AIInd 5.08 894 3.91 1.18 1.95 1.96 

3. Rajasthan Bali Nagar 3.30 301 2.64 0.66 1.32 1.32 

4. Rajasthan Baran 9.70 407 7.37 2.33 3.68 3.88 

5. Rajasthan Jodhpur 20.56 883 12.14 8.41 6.07 

6. Rajasthan Bhawanl Mandi 1.82 114 1.43 0.38 0.72 0 .. 72 

7. Rajasthan Bhilwara 19.13 1704 15.10 <1.03 7.55 7.55 

8. Rajasthan Blkaner 3.32 0 2.66 0.66 1.33 1.33 

9. Rajasthan Chhabra 4.47 312 3.58 0.89 1.79 1.79 

10. Rajasthan BaJotra 8.48 447 5.47 3.01 2.73 

11. Rajasthan Banner 23.71 1281 15.22 8.50 7.61 

12. Rajasthan Chittorgarh 6.70 540 5.12 1.58 2.56 2.56 

13. Rajasthan FaJna 4.48 381 3.52 0.95 1.76 1.76 

14. Rajasthan Gangapur 3.62 161 2.46 1.06 1.23 1.23 

15. Rajasthan Gulabpura 1.24 0 1.00 0.25 0.50 0.50 

16. Rajasthan Hanumanga/h 22.25 661 17.54 4.71 8.n 8.n 
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17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 

Rajuthan 

Rajuthan 

Rajasthan 

Rajasthan 

Rajasthan 

Rajasthan 

Rajasthan 

Rajasthan 

Rajasthan 

Rajasthan 

Rajasthan 

Rajasthan 

Rajasthan 

Total 

3 

Jaleelmer 

Jhalarpatan 

Jhalawara 

Kota 

Pall 

Pratapgarh 

Rani Nagar 

Sadri 

Sikar 

Soja! 

Tonk 

Sawai 
Madhopur 

Udaipur 

4 

29 

AlloceUon of Fund. under Rural Development 
Schem .. 

1316. SHRI RAMCHANDRA PASWAN: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the buls for allocation of funds under various 
rural development schemes; 

(b) whether the Govemment proposes to allocate 
more funds to States performing well in implementation 
of schemes; 

(c) if so, whether any guideline has been Issues in 
this regard; and 

(d) If so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (OR. 
RAGHUVANSH PRASAD SINGH): (a) to (d) The Minlatry 
of Rural Development through State Governments and 
Union Territory Administrations implementa the major 
schemes of National Rural Employment Guarantee 

5 

18.76 

4.21 

4.58 

21.82 

22.06 

11.20 

0.79 

1.29 

5.44 

3.16 

4.48 

3.48 

24.55 

291.06 

8 

1042 

412 

245 

1478 

2722 

711 

19 

46 

556 

196 

136 

976 

1737 

20688 

7 8 

12.84 4.12 

3.16 1.05 

3.48 1.10 

17.04 4.58 

17.84 4.41 

7.2.0 4.00 

0.63 0.16 

1.03 0.26 

4.35 1.09 

2.63 0.63 

3.57 0.89 

9.93 3.56 

16.07 8.48 

213.02 78.04 

9 

8.32 

1.58 

1.74 

8.52 

8.82 

3.60 

0.32 

0.52 

2.18 

1.27 

1.78 

4.98 

8.03 

108.51 

10 

8.32 

1.58 

1.74 

8.52 

8.82 

3.60 

0.32 

0.62 

2.18 

1.27 

1.78 

4.96 

8.03 

90.09 

Scheme (NREGS), Sampooma Gramln Rozgar Yojana 
(SGRY), Swamjayantl Gram Swarojgar Yojana (SGSY), 
Indira Awa .. Yojana (lAY), Pradhan Mantri Gram Sadak 
YoJana (PMGSY), DRDA Admlnlatratlon, Accelerated Rural 
Water Supply Programme (ARWSP), Total Sanitation 
Campaign (TSC), Integrated Watershed Management 
Programme (IWMP) and National Programme for 
Comprehensive Land Resource Management (NPCLRM). 
Funds under all schemes are allocated as per laid down 
criteria In the approved guidelines. 

Under SGSY, the allocation Is made on the basis of 
the Below Poverty Line (BPL) families in the district. 
Under lAY, the inter district allocation within a state is 
done by assigning 75% welghtage to housing shortage 
and 25% welghtage to rural SC/ST population of the 
eoncemed districts. In case of SGRY, the allocation of 
funds to districts are made on the index of backwardnesa 
formulated on the basis of the proportion of rural SC/ST 
population in the district to the total SC/ST population in 
the state and inv.rae of per capita production of the' , 
agricultural workers An that district. Under programme 
of DRDA Administration the districts are categorized 
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based on numbers of blocks and the administrative cost 
per district is fixed. IWMP is project-based demand driven 
programmes and projects are funded on the basis of 
per hector cost norms. The NREGS is demand-based 
and depends upon demand for employment under the 
scheme and there is no allocation criterion. 

New Town.hlp around Mega Cltle. 

1317. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has formulated a policy 
to create new towns around the mega cities to curb 
rising prices of real estate and eaSing burden of 
population on these cities; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) No, Sir. However, such 
policy decision are taken by the State Governments, as 
urban local bodies are State subjects. 

Child Abu.e 

1318. SHRI VIJOY KRISHNA: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Government has put In place a 
tracking system to monitor parents with the aim of 
minimizing chances of child abuse; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) Does not arise. 

Backlog of Flat. under Re.erved Categorl •• 

1319. SHRI PARSURAM MAJHI: 
SHRI LALMANI PRASAD: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether huge backlog of Flats/Plots meant for 
reserved peoples are available in various schemes of 
Deihl Development Authority; 

(b) If so, the details of action taken to complete it; 

(c) if not, the reasons therefor; 

(d) whether any representation has been received 
from All India Association for SC/ST and Physically 
Handicapped on these issues; and 

(8) if so, the action taken thereon? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) The Deihl Development Authority 
(DDA) has Informed that there is no backlog In the 
allotment of flats to reserved categories under any of 
the Housing Schemes. Further, there is no backlog in 
the allotment of plots to reserved categories, except In 
the case of 150 Ex-Servicemen, under Rohini Residential 
Scheme, 1981. 

(b) and (c) The allotment of plots in the case of 
150 Ex-Servicemen under Rohini Residential Scheme, 
1981, is depend upon availability of plots and maturity 
of their priority as per 1"10 reserved quota. 

(d) Yes, Sir. 

(e) Reply was sent to the Association on 8.5.2007. 

Working Women Hostels 

1320. SHRI VIKRAMBHAI ARJANBHAI MADAM: 
Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government has received 
project from the Government of Gujarat for working 
women hostels at Jamnanagar, Raikot, Bhavnagar, 
Porbandar, Ahmedabad, Vadodara, Swat, Vapi, Bharuch 
and Mehsana; and 

(b) If so, the progress made in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) One proposal for 
Working Women's Hostel in Bhavnagar District was 
forwarded by the Government of Gujarst in March 2007. 
Deficiencies found in the proposal were intimated to the 
State Government and the applicant organization. 
Rectified proposal has not been received so far. No other 
proposal for any Working Women's Hostel in Gujarat has 
been received in the Ministry of Women and Child 
Development in the last five years. 
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Indo-Swl.. Co-operatlon In Power Sector 

1321. SHRI HANSRAJ G. AHIR: WI:! the Minister of 
POWER be pleased to state: 

(a) whether any bilateral agreement has been signed 
between India and Switzerland in the field of power 
sector; 

(b) if so, the details thereof; and 

(c) the terms and conditions of the agreement? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) No, Sir. 

(b) and (c) Do not arise. 

/English} 

Closure of NagaJharl Hydro Power Plant 

1322. SHRI IQBAL AHMED SARADGI: Will the 
Minister of POWER be pleased to state: 

(a) whether Karnataka State has come under the 
grip of severe power shortage following failure of the 
entire Nagajhari Hydro Power Plant and one unit of 
Raichur Thermal Power Plant; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to provide 
financial assistance to supply additional power to the 
State? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) There has been no incident of 
failure of the entire Nagajhari Hydro Power Station (855 
MW) during the months of January and February, 2008. 
However, one 210 MW unit of Raichur TPS (7x210 MW) 
remained under forced outage continuously, once for 6 
days and second time for 8 days in January 2008 leading 
to loss of 210 MW capacity during the period. In 
February 2008, one of the 210 MW units of Raichur 
TPS was under outage on a few occasions. Between 
25th and 27th February 2008, two 210 MW units were 
under outage. 

The energy and peak shortages In Kamataka during 
the month of January, 2008, were 4.0% and 10.4%, as 
compared to 3.0% and 9.3% tespectlve/y during January, 
2007. Similarty, the energy and peak shortages In the 
State during February, 2008 were 6.4% and 15.4% 
respectively as compared to the respective shortages of 
2.7% and 7.1 % during February, 2007. 

(c) No financial usistance is provided by the 
Govemment for supply of additional power to the States. 
The State of Kamataka has not yet been able to finalize 
a viable coutal site for the Ultra Mega Power Plant to 
be located In Kamataka. 

Regulation for Re.' E.tate 

1323. SHRI S.K. KHARVENTHAN: 
SHRI RAMESH DUBE: 
SHRI SARVEY SATYANARAYANA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has drafted Real Est.te 
Management (Regulation and Control) Bill, to control the 
Real Estate Prices; 

(b) if so, the main features thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which the Bill is likely to be 
introduced? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) to (d) As per Entry 5 of the 
State List in the 7th Schedule of the Constitution of 
India, "Local Government" is a State subject. The 
regulation of private deve/opers and builders comes under 
the purview of State Governments, Urban Local Bodies! 
Development Authorities who control their activities under 
the provisions of State Town and Country Planning/City 
Development Authority Acts. However, the Government 
is considering formulation of a Reai Estate Management 
(Regulation and Control) Bill which will be applicable to 
the National Capital Territory of Delhi and may serve as 
a model legislation for other States. The Bill is at draft I 

stage. 
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{Tf'Bnsl8tion} 

Financial A •• I.tance to Indian Farm .... 
by World Bank 

1324. SHRI SANTOSH GAMGWAR: Will the Minister 
of FINANCE be pleased to state: 

(a) whethsr in view of poor financial conditions of 
farmers and also to protect them from money-lenders, 
the World Bank has been approached to release financial 
aid; 

(b) if so, the quantum of said aid and the States 
wherein the said aid Is likely to be provided to the 
farmers; and 

(c) the State-wise and area-wise details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
No, Sir. However, out of the total financial package of 
Rs. 13,596 crore, for strengthening the Short Term 
Cooperative Credit Structure (STCCS) In the Country 
comprising State Cooperative Banks (SCBs), District 
Central Cooperative Banks (DCCBs) and Primary 
Agriculture Credit Societies (PACS), the World Bank has 
agreed to provide an assistance of US$ 600 million to 
the Gov&mment of India. The World Bank assistance is 
proposed in the form of loan of US$ 300 million from 
Intemational Bank for Reconstruction and Development 
(IBRD) and a credit of SDR 196.8 million (equivalent to 
US$ 300 million) from International Development 
Association (IDA). 

The World Bank Loan is to be used for 
supplementing the Government Package for rehabilitation 
of Short Term Cooperative Credit Structure in the States 
of Orissa, Gujarat, Uttar Pradesh, Uttarakhand and 
Haryana. 

[Eng/ish} 

Reform. In Power Sector 

1325. SHRI RAVI PRAKASH VERMA: 
SHRIMATI JAYAPRADA: 
SHRI NIKHIL KUMAR: 
SHRI JUAL ORAM: 
SHRI SARVEY SATYANARAYANA: 
SHRI G.M. SIDDESWARA: 
SHRI TAPIR GAO: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of POWER be pleased to state: 

(a) whether there has been considerable delay In 
the Implementation of power reforms, awarding of mega 
transmission projects and commisalonlng of Ultra Mega 
Power Projects in the country; 

(b) If so, the reasons therefor; 

(c) the steps taken by the Union Government to 
boost the implementation of power reforms, awarding of 
mega transmission projects and commiSSioning of Ultra 
Mega Power Projects; and 

(d) the allocation made to power sector In the 
Eleventh Five Vear Plan, State-wise? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Electricity is a concurrent subject 
under the Constitution. Therefore, the Government of 
India has been discussing power sector issues with the 
States from time to time. In the Conference of Chief 
Ministers convened by the Ministry of Power on 28th 
May, 2007, concerns were expressed on the poor 
progress In the addition to generation capacity, in cutting 
down transmission and distribution 10888s, in reducing 
wasteful consumption, in providing open access and in 
attracting adequate private Investment in power sector. 
A copy of the resolution adopted by the Conference 
expressing resolve of the Centre and the States to 
address various issues in the power sector is enclosed 
as statement-I. 

The selected developer of an Ultra Mega Power 
Project Is allowed a specified period for commissioning 
the project beginning from the date on which the power 
purchase agreement becomes effective. Three Ultra Mega 
Power Projects for which the power purchase agreements 
have become effective, are slated to be commissioned 
during the 12th Ave Vear Plan. No deviation from the 
commissioning schedule as provided in the power 
purchase agreements has been reported so far. 

There is no project known as ·Mega Transmiuion 
Project". However, the transmission systems for 
evacuation of power associated with Ultra Mega Power 
projects have been planned by Central Electricity 
Authority and are to be implemented by POWERGRID 
matching with the commissioning schedule of the 
respective Ultra Mega Power Projects. 

(d) As Informed by the Planning CAmmission, the 
proposed allocation in Energy Sector (including power) 
for the States and Union Territories for the Eleventh 
Five Year Plan is given in the enclosed statement-II. 
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Stat.ment I of the rural are.. and disadvantaged groupe, 
par1lcular1y wherever It Ia a better alternative to 

RtI8o/ution «lop/tid by IhtI Ch/.' Mln/sMm' ConItlMnctI exlltfng arrangeme"... The CentA'! ehaIl support 
on Powtlr (28th Mil): 2007) the Stat.. In their commitment and take Into 

account the special requirements of different 
1. The Conference recognizes the vital Importance States. 

of the power aector In the development of the 
economy which Ia on a trajectory of high growth 4. The Conference noted with concem that the 

and reaolvea that a time bound cloeely monitored country Is presently facing serloua peaking and 

action programme for accelerated capacity energy shortages, and resolves that the States 
addition, drutlc lou reduction, achievement of and the Centre would vigorously pursue the 

the rural electrification targets set out under capacity addition programmes so .. to create 

Bharat Nlrman, and promotion of efficient energy capacities In line with the rapid growth of 

and Demand Side Management, be put In place demand of electricity and eliminate shortages 
at the Centre and In the States. within the 11 th Plan to ensure the- goal of 

MPower for all by 2012-. The Centre and the 
2. The Conference acknowledges that electricity Is States would ensure timely placement of orders 

a concurrent subject. The State. and the Centre by December 2007 for all projects Intended to 
shall JOintly endeavour to provide access to give benefits during the 11 th Plan and ensure 
electricity to aU. The States are consclou. of regular monthly project monitoring for their timely 
their primary responsibility of ensuring availability comml8llonlng along pre-determined milestones. 
and distribution of electrlolty. The oontlnued The Centre would .et up a National Power 
proactive Initiatives of the Union Govemment In Project Management Board for monitoring the 
coordinated planning, supplementing generation timely commissioning of the unprecedented 
through Central Public Sector Undertakings, Inter- eapacity addition and associated transmlaslon 
state and Inter region transml.slon, rural projects. The States would also set up similar 
electrification, providing financial as.lstance dedicated apparatus. Immediate etepa would aIao 
through various programmes and Institutions, and be taken to expedite the development of hydro 
in guiding the reforms process, along with the power and renewable sources. The Centre would 
proactive stance of the States, are vital to continue to ensure the timely development of 
achieve this objective. Inter-state and inter-region transml.slon lines, 

The Conference acknowledges that the Bharat 
with active facilitation by the States. Matching 

3. sub-transmission and distribution networks would 
Nirman targets for rural electrification have to be created by the States to synchronize with 
be met In order to ensure that rural India has the capacity addition. The States supported the 
adequate access to electricity; and resolves that Initiative of the Centre to set up Ultra Mega 
the Central Government WOUld, through the Rajiv Power Projects (UMPPs). The Centre would aIao 
Gandhi Grameen Vldyutlkaran Yojana, continue develop the necessary transmission network for 
to assist the State Governments help expand UMPPs. The States would continue to effed 
their rural networks and extend household further improvement in the PLF of their existing 
connedlons to BPL families as set out under generating stations. The Government of India 
Bharat Nlrman. The Government of India, in would facilitate the timely and adequate 
discharge of its statutory functions under the availability of coal and gas for the generating 
Electricity Act, would extend all possible financial plants at reasonable and competitive prices 
and techno-managerial support. The States within the existing legal framework. The linkage 
would urgently formulate ciear, cost effective and from coal fields will be locationally rationalized, 
comprehensive rural electrification plans which to the extent possible. 
would address the concems of suetainabillty, 
availability, affordability and delivery of power. 5. The Conference recognizes that an estimated 
The States should also develop appropriate captive generating capacity of about 20,000 M'(V 
revenue and franchisee models that may use is being sub-optimally utilized In a phase of I 

system improvements to meet the requirements critical power shortage; and resolves that no 



427 MARCH 10, 2008 10 Questions 428 

generating capacity would be left idle. The States 
would facilitate captive power plants to provide 
s~re generating capacity to the grid and strive 
to do away with restrictive levies, duties and 
regulations In a time-bound manner. 

6. The Conference further resolves that the States 
commit themselves to operatlonallzlng 'open 
access' in the transmission and distribution 
sectors and resolve to Issue policy directives to 
regulators, if necessary, to appropriately 
restructure cross subsidy surcharge, wheeling 
charges and other charges, with a view to 
augment the quantum of power flowing Into the 
grid in the prevailing environment of shortages. 

7. The Conference recognizes that the 
ope rationalizing of 'open access' and competition 
in the supply of electricity to consumers would 
improve the supply position, help lower the tariffs 
and attract much needed investment in capacity 
addition; and resolved that the Centre and the 
States would unshackle generation, transmission 
and distribution to enhance the availability of 
electricity and its unhindered movement to 
consumers. The Centre and the States would 
also issue any necessary policy directives to any 
undertaking or regulator to this end, in the 
interest of consumers, within and outside the 
concemed State. 

8. The Conference recognizes that the current level 
of AT&C losses constitute a grave threat to the 
viability of the power sector and the distribution 
segment, which is currently lOSing about Rs. 
47,000 crores per annum, is the weakest link in 
the power system; and resolves that the States 
commit themselves to achieve and sustain 
drastic reduction in the overall AT&C losses 
through the next five years, and at least to a 
level of 15% in the APDRP project areas as 
has been demonstrated by the partiCipating 
States in 163 towns and cities. Towards this 
end, the States with appropriate assistance from 
the Centre would establish the necessary 
baseline data and IT applications for energy 
accounting and auditing, besides ensuring a 
resolute elimination of electricity theft, which is 
negating various investments and initiatives for 
power sector reforms. It is further reiterated that 
where free or subsidized power is provided to a 
section of consumers, the State Govemment 

shall ensure upfront payment of the same to 
the utilities. 

9. The Conference recognizes that there Is a very 
significant potential of saving electricity through 
its efficient use; and resolves that States and 
the Centre should focus on Demand Side 
Management measures and ensure such 
Interventions as would provide immediate results 
for saving electricity. These Interventions could 
include bulk procurement and distribution of 
CFLs, adoption of the Energy Conservation 
Building Code (ECBC), promoting and mandating 
the use of energy efficient pump sets and other 
energy efficient equipment and appliances, 
besides giving appropriate financial and tax 
incentives for their manufacture. 

10. To periodically review the implementation of the 
resolutions adopted in the Conference, it is 
decided to set up a Standing Group of Power 
Ministers under the Chairmanship of the Union 
Power Minister to meet once a quarter. 

Proposed allocation in Energy Ssetor (including 
Power) for the States & UTS for the 

Eleventh Plan Period 

(Rs. crore at 2006-07 prices) 

SI.No. State/UTs Proposed Allocation 

2 3 

States 

1. Andhra Pradesh 22682.35 

2. Arunachal Pradesh 1280.19 

3. Assam 2601.67 

4. Bihar 4717.84 

5. Chhattisgarh 13991.40 

6. Goa 830.08 

7. Gujarat 3767.21 

8. Haryana 3901.64 

9. Himachal Pradesh 1122.14 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 
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2 3 

Jammu & Kashmir 8196.95 

Jharkhand 5634.62 

Kamataka 12876.51 

Kerala 5547.94 

Madhya Pradesh 9416.25 

Maharashtra 19130.70 

Manipur 1498.71 

Meghalaya 1084.88 

Mizoram 691.41 

Nagaland 646.94 

Orissa 3431.93 

Punjab 8075.08 

Rajasthan 26441.82 

Sikkim 511.54 

Tamil Nadu 10743.30 

Tripura 636.44 

Uttar Pradesh 26371.03 

Uttarakhand 4966.05 

West Bengal 17630.11 

Union Territories 

Andaman and Nicobar Islands 183.96 

Chandigarh 305.19 

Dadra & Nagar Haveli 235.14 

Daman & Diu 138.07 

Delhi 5488.68 

Lakshadweep 165.30 

Puducherry 541.58 

/T,.."../ionj 

Education Loans 

1326. SHRI HEMLAL MURMU: 
SHRI ABU AYES MONDAL: 
SHRI P. MOHAN: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of FINANCE be pleased to state: 

(a) the criteria fixed for granting the education loans 
and the amount of education loans disbursed to the 
students pursuing higher education in India and abroad 
during each of the last three years with the recovery 
position thereof, bank-wise; 

(b) the target fixed and achieved for disbursement 
of education loan by Banks during each of the last three 
years, category-wise; 

(c) whether the Government has any proposal to 
provide education loan on subsidized rates of interest; 

(d) If so, the details thereof; -

(e) whether the Govemment has received complaints 
against the banks for creating hurdles to discourage 
students in getting education loan; and 

(f) if so, the details thereof and the steps taken by 
the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
criteria for granting education loan to students Including 
eligibility of courses, eligibility of institutions conducting 
these courses, etc. are delineated In the guidelines for 
the revised Model Education Loan Scheme of the Indian 
Banks' Alsoclation (IBA). Data on bank-wise 
disbursement and recovery of education loans is not 
captured by the Reserve Bank of India (RBI). However, 
the total amount of education loan (outstanding) during 
the last three years as reported by the RBI is given 
below: 

As on 

March 2005 

March 2006 

March 2007 

Amount (Rs. in crore) 

6694 

11219 

14391 
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(b) No target. are fixed for dlsbur.ement of 
education loan. 

(c) and (d) Proposal to provide Inter .. t sub.ldy on 
education loans is under consideration of the Govemment 
of India. The details of the scheme are yet to be 
flnall.ed. 

(e) and (f) References are received from time to 
time regarding problems encountered by studenll while 
applying for education loans. The Issues raised in these 
references are taken up with the concerned banks with 
a view to understanding the nature of problem. and 
redressing them. Sometlm .. the studenll are not aware 
of the basic requlrementa of the scheme, which may 
lead to rejection of their loan application. Keeping the 
above In view, the banks, as part of the facilitative 
measures, are advised to Institute online system of loan 
applications, advertise the scheme through various types 
of media and organize loan camps at the beginning of 
academic se88ion In order to service the students better 
and to create awareness about the salient features of 
the scheme. 

Exodu. of Qualified Engineers from NHPC 

1327. SHRI MOHAN SINGH: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government is aware of the exodus 
of qualified engineers from the National Hydro Power 
Corporation (NHPC) during the last two years; 

(b) if so, the number thereof category wise; and 

(c) the steps taken by the Government to check the 
said exodus? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Due to the renewed interest shown 
by investors in the power sector particularly In hydel 
power, there is a heavy demand in the country for 
experienced personnel. This has led to a high attrition 
rate in CPSUs including NHPC. NHPC have infomled 
that during the last 2 years, 190 employees have 
resigned from NHPC as per the details given in the 
enclosed statement. NHPC have taken a number of steps 
to retain their experienced personnel which include: 

(t) Formulation of retention Strategy. 

(Ii) Efforts to enhance ill brand Image In the areas 
of ttl core competence. 

(Iii) GMng a greater Impetua to the development 
and training of Its employ .... 

(Iv) Institution of Rewards and Recognition Schemes 
for Its employees who perform well: 

(v) Introducing local Allowances for the employees 
posted at remote Projects/Stations. 

(vi) Trying to ensure a tenure based transfer policy 
for Its employees. 

St.tement 

Abst,.cts figUfS of Emp/oYHs who hllvs fSslgntKI 
from NHPC btllwHn 01.01.2006 lind 31.12.2007 

Discipline Executives SupervilOra Total 

Civil 55 42 97 

Electrical 38 15 51 

Electronics 3 7 10 

Industria' Engineers 2 0 2 

Infonnation Technology 3 8 11 

Mechanical 7 12 19 

Total 108 82 190 

/Eng/Ish} 

Service Tax from Stock Broke,. 

1328. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether some companies raised a sum of Rs. 
45,137 crore during 2007 through the Issues of Initial 
Public Offerings and paid commission to stock broking 
firms for marketing IPOs; 

(b) whether those stock broking firms are not paying 
service tax; 

(c) if so, action taken to recover the service tax 
from them; and 
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(d) the quantum of service tax due against stock 
broklng flnns indicating the names/addresses of the firms 
against whom service tax worth more than Rs. 10 Iakh& 
and above Is pending? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) 102 
companies raised a sum of Rs. 34010.48 crore through 
Initial public offerings (IPOs) during 2007 and paid 
commission to stock broklng firms for mart<etlng of the 
said IPOs. 

(b) and (c) Stock broklng firms pay service tax. 
However, the service tax In respect of mart<eting of IPOs 
Is not tracked separately. 

(d) Nil. 

Aural Development and Creation of Infra.tructure 

1329. SHRI MADAN LAL SHARMA: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has any proposal to 
spend at least Rs. one lakh crore in the coming y.ar on 
rural dev.lopment and creation of infrastructur.; 

(b) If so, the schemes identified for this purpose, 
State-wise; and 

(c) the amount allocated for each scheme, State-
wise? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) The Ministry 
of Rural Development through State Govemments and 
Union Territory Administrations Implements the major 
programm.s of National Rural Employment Guarantee 
Scheme (NREGS), Swamjayanti Gram Swarojgar Yojana 
(SGSY), Sampooma Gramin Rozgar YoJana (SGRY), 
Indira Awaas Yojana (lAY), Pradhan Mantri Gram Sadak 
Yojana (PMGSY), DRDA Administration, Accelerated Rural 
Water Supply Programme (ARWSP), Total Sanitation 
Campaign (TSC), Integrated Watershed Management 
Programme (IWMP> and National Programme for 
Comprehensive Land Resource Management (NPCLRM) 
for rural development and creation of rural infrastructure. 
The Central Plan Outlay (Budget Estimate) proposed in 

the budget for the coming year 2008-09 for a" rural 
development schem.s of the Ministry of Rural 
D.v.lopment is Rs. 49,400.00 crores. No State-wi.e 
allocation has been made so far. 

Alternatlv. fuel for Power Plant. 

1330. SHRI ANANDRAO VITHOBHA ADSUL: Will 
the Minister of POWER be pleased to state: 

(a) whether there Is a ne.d to put the power 
generation plants on alternative fuel to avoid the 
breakdown due to shortage of particular fuel as reported 
in the Hindu dated January 22, 2008; 

(b) If so, the details th.reof; and 

(c) the r.action of the Gov.mment thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): <a) to (c) National Electricity Policy provides 
that for thermal power, economics of generation and 
supply of electricity should be the basis for choice of 
fu.1 from among the options available. 

To mitigate the shortage of power In Deihl, Govt. of 
National Capital T.rrltory (NCT) of D.lhl has initiated 
action for procurement of liquid fu.1 for generation of 
power from one unit of Indrapraatha Gas Thermal Power 
Station and for procurement of neceasary spares for 
conversion of one more unit for generation with liquid 
fuel. 

Regarding generation with liquid fuel a Pragtl Power 
Station, Govt. of NCT of D.,hl has Informed that there 
are technical problems In operation of the unit with liquid 
fuel. 

[TmnsI8/ionj 

Welfare Schem •• for the Tribal. 

1331. SHRI AJIT JOGI: WI" the Minister of TRIBAL 
AFFAIRS b. pleased to state: 

<a> the numb.r of schemes 'or welfare 0' Trlbals 
being implemented in the country as on date particularly 
in Chhattisgarh; 

(b) the details of the Non-Govemment Organisation. , 
<NGOs) Implementing the said schem .. ; 
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(c) the details of the funds allocated to these NGDs 
and the amount apent by them scheme-wise and NOD-
wise: 

(d) whether the Government is aware that the 
allocated funds are being used for other purposes; and 

(e) if so, the details thereof and the steps being 
taken by the Government to check it: 

(f) whether the Government proposes to provide the 
assistance directly to beneficiaries: and 

(9) if so, the reaction of the Government thereto? 

THE MINISTER DF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) The details of the schemes/programmes 
schemes being implemented by the Ministry of Tribal 
Affairs for the welfare of the Scheduled Tribes In the 
country, including In the State of Chhattisgarh, are given 
in the enclosed statement-I. 

(b) to (c) The details of Non Governmental 
Organisations (NGDs) implementing the schemes of the 
Ministry and the funds released to these NGDs during 
the last three years is available in the Annual Report 
2006-07 of the Ministry of Tribal Affairs, copies of which 
are available in the Parliament Library. The details of 
NGOs funded during the current financial year 2007-08 
(upto 4.3.2008) are given in the enclosed statement-II, 
III, IV and V. To monitor the functioning of the NGOs 
and ensuring that the funds released by this Ministry 
are spent for the purpose for which they have been 
released, annual inspection by District Collector/Authority 
is mandatory. The grants are released only after 
satisfactory inspection report of District Collector/Authority. 
The amount utilised by the NGDs are watched through 
the mandatory audited accounts and utilisation certificate 
during the next year and any unspent balance of the 
previous year is adjusted in the subsequent financial 
year, as per the provisions of the General Financial 
Rules, 2005. Grants are not released to NGOa without 
obtaining UtiliSation Certificate from them for the previous 
year. 

(f) and (g) There is no proposal for giving such 
direct assistance to beneficiaries. 

Star-ment I 

Msjor Schsmss/ProgralT1tnBS of Ihs Ministty of 
Tribsl AHeirs for 1118 WBIfs,. end 
Oevslopmenl of Scheduled Tribes 

Central Sector Scheme. 

1. Grant in Aid to NGDs for Scheduled Tribes 
including Coaching and Allied and award for 
exemplary service. 

2. Vocational Training in Tribal Areas. 

3. Educational Complex in Low literacy Pockets. 

4. Grant-in-Aid to State Tribal Development 
Cooperative Corporation for Minor Forest 
Produce. 

5. Development of Primitive Tribal Groups. 

6. Rajiv Gandhi National Fellowship for Scheduled 
Tribe Students. 

7. Scheme of Institute of Excellence/Top Class 
Institute. 

8. National Overseas Scholarships for Scheduled 
Tribes. 

9. Investment in TRIFED. 

Centrally Spon.ored Scheme. 

10. Schemes of Post Matrlc, Book Bank and 
Upgradation of Merit of Scheduled Tribe 
Students. 

11. Girls Hostel and Boys Hostel for Scheduled 
Tribes. 

12. Ashram Schools in Tribal Sub Plan Areas. 

13. Research Information and Mass Education, Tribal 
Festival and Others. 

14. Information and Technology. 

Special Area Programme 

15. Special Central Assistance to Tribal Sub Plan 

16. Grant-in-Aid under Article 275(1) of the 
Constitution. 
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Statement " 

State-wise List of Voluntaf}' Olg8nizationslNon-Govemmtlnl8/ Olg8nis.ttlons Fundtld dufing 2007-fJ8 under The 
SclHlmtl of Grant-In-Aid to VoIunl8f}' Org6niMtion 

SI.No. Name of the VOaINGOs 
with addresses 

2 

ANDHRA PRADESH 

1. Bapuji Integrated Rural Development Society, 
At: Gaddamanugu, Distrid: Krishna, A.P. 

2. Gram Abhyudaya Society for Integrated Rural DeY!. Society, 
6th Ward, Kola Street, Urvakonda, Diet. Ananlapur, A.P. 

3. Grameena Samkhema Sangam, Kalakada, Chlttoor, A.P. 

4. R.K.Mlssion Ashram, R.K.Beach, Viukhapatnam, A.P. 

5. Rural Organisation for Social Activity, AtIPO: Manthenavanlpalem 
Dist.Guntur, A.P. 

6. Simhapuri Vldya Seve Samiti, Nellore, A.P. 

7. Society for Assistance and Vocational Education, MachiHpatnam, 
Dist.Krishna, A.P. 

8. Sri Lami Mahlla Mandali, D.No.-15-156, MylavaramM, 
Pin 521230, Gaddamanugu, Krishna Dist, A.P. 

1. 

1. 

2. 

3. 

4. 

Total 

AN DAMAN AND NICOBAR ISLANDS 

Ramakrishna MissIon, Port Blair, Andaman, Andaman & 
Nicobar Islands 

Total 

ARUNACHAL PRADESH 

Arunachal PaU Vidyapeeth, Changkham, Dist.Lohit, 
Arunachal Pradesh 

Buddhist Cultural Preservation Society, Upper Gampa, 
PO/PS: Bamdila, Dist. West Kamang, Arunachal Pradesh 

Centre for Buddhist Cultural Studies, Vill'/po: Tawang, 
Dist.Tawang, Arunachal Pradesh 

R.K.Mission, Narottam Nagar, Via DeomaIi, Diat. Tirap, 
Arunachal Pradesh 

Project 

3 

Reaidential School 

Residential School 

Non-RIIIdenIIaI School 

MobIle Dlapenaary 

Residential School 

1o-Bedded Hoapltal 

Reeidentlal School 

Non-Relldential School 

Computer Training Centre 

ReaIdenIlaI School and 
MobIle Dispensary 

Residential School and 
Computer Training Centre 

Residential School 

Computer Training Centre(2), 
Residential School, MobIle 
Dispensary and 2O-8edded 
Hospital 

2007-08 
(04-03-08) 

4 

1455030 

3073835 

601830 

409853 

1039320 

962910 

416294 

603630 

8562502 

129862 

129862 

2459610 

1644210 

1127142 

5864378 
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5. R.K.Mission, PO: VlV8kanandnagar, Along, West Non-Residential School, 9182520 
Siang Dial., Arunachal Pradesh 1~ Hospital, 

Mobile Dispensary, 
Hostel and A. V.Unit 

6. R.K.Mission Hospital, ltanagar, Arunachal Pradesh 6O-Bedded Hospital and 4687684 
Mobile Dispensary 

7. Ramakrishna Sarda Mission, PO:Khonsa, Dist.Tirap, Residential School 2782494 
Arunachal Pracle8h 

8. Bharatlya Adimjati Sevak Sangha, Thakkar Bapur Hostel 688595 
Samarak Sadan, New Delhi-110056 

9. Vivekananda Kendra Arunjyoti, ltanagar, At-ltanagar, Wor1cers Training Centre 1477820 
Distt. Papumpare, Arunachal Pradesh and Mobile Ubrary 

10. Oju We"are AaaocIatlon, Near Naharlagun Police Station, Residenital School (P+S) 2408670 
Naharlagun, Arunachal Pradesh 

Total 32323123 

ASSAM 

1. Dr.Ambedkar Mission, ViII. Dhopallri, Dist.Kamrup, Aasam 1o.Bedded Hospital and 1820880 
MobIle Dispensary 

2. Gram Vikas Parishad, At: Rangalo, Diat.Nagaon, Assam Mobile Dispensary 390870 

3. R.K.Mission Ashram, RK Mission Road, Ulbari, Guwahati-781007, Hostel, Mobile Disp. and library 802045 
Assam 

4. R.K. Mission Sevashram, Sltchar, Assam Hostel 389430 

S. Sadau Aaom Gramya Puthlbharal Santha, TelUpatty, Ubrary and Non-Residential School 695430 
Dist. Nagaon, Assam 

6. Sreemanta SaMar MIuion, POIDiat.Nagaon, Assam Mobile Dispensary 390870 

Total 4489525 

CHHATIISGARH 

1.- Kachana DOOrwa Sewa and Kalyan Samitl ViII+PO-Panduka, Non-Realdenital School 600998 
District-Raigarch Chhattisgarh 

2. Nav Abhllasha Siksha Sansthan, A.tJPO: Budhwani, Reeidentlal School (from 2007-<l8) 1276020 
Dist.Rajnandgaon, Chhallisgarh 

3. R.K.Mission Ashram, Narainpur, Diat.Baater, Chhalliagarh 6-Hoatels, 1-Tribal Youth Training 2087969 
Centre and Automobile En~eering 
+ New projects of Divyan Agri. 
Trg & Allied Subjects & 
Mobile Dispensary 
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4. Sewa Bharali (Madhya Bharat). 'Matruchhaya', Swami Ramtirth Nagar, three units of erc. two unit 2547118 
Opp. Maida MiD, Hoshangabad Roaci, Bhopal, Madhya Pradesh, of Hostel and a Residential 
PIN-462011. School 

Total 6512105 

DADRA AND NAGAR HAVELI 

1. Indian Red Cross Society, Red Cross Road, Opposite Bus Depot, MobIle Dilpensary 
Dadra & Nagar Haveli. SIIvua·396230 

Total 0 

GWARAT 

1. Sharat Yatra Kendra, AtJPO.Dediapada, Naramada, Gujarat HoeteI, Mobile Diapenlary and 386730 
Typing Training Centre 

2. INRECA, Rajpipla Road, Timbapada, Dedlapada, Dill.Narmada. Hostel 751041 
Gujarat 

3. Sant Shri Asaramji Ashram, Sabarmati, Ahmedabad, Gujarat MobIle Dilpenlary 401670 

4. Shri Sadgurudev Swami Akhananda Charitable Trust, BaNmal, Hoetel 2276229 
Dist.Valsad, Gujaral 

5. Shri Swamin Nararayan EdllCltion Trust, At-Motapundha, Residential School 1039320 
DIstt· Valsad, Gujarat 

Total 4854990 

HIMACHAL PRADESH 

1. BuddhIst Cuhural Society 01 Kee Gompa, PO: Key Hostel 512482 
Monasrtry-172114. The-Spiti. Disll·.Lahaul & Spitl, H.P. 

2. Institute of Studies in BudItIlst Philosophy and Tribal Cultural Realdemial School 2438280 
Society. Tabo, Dist. Lahaul & Spitl, H.P. 

3. Ramdha Buddhist Society, VillagelPO: Rangrlk, Dist. Lahaul Spitl, H.P. Hostel 1552446 

4. Qinchen Zangpo Society for Spiti Development, Yol Gantt, Residential School 3871920 

District Kangra, H.P. 

Total 8375128 

JAMMU AND KASHMIR 

1. Larndon Social WeHare Society, Leh, Lacllak, J&K Residential School 1108364 

2. Mahabodhi International Meditation Centre, At·Devadan, Relidential School 1086705 

Laddakh. J&J( 

Total 2175069 
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JHARKHAND 

1. Bharat Sevashram Sangha (Paku~. AIIPOlDist: Pakur. Jharkhand Residential School and 25n150 
Computer Training Centra 

2. Bharat Sevashram Sangha (Sonari), Sonari(w). Rivers Meet Road, Mobile Dispensary(3 nos). 8970809 
Jamshedpur. Jharkhand Computer Training Centre, 

Cane and Bamboo, 
Mobile Ubrary-cum-AV 
Unn and 2·Residentlal 
School. 2o-Bedded Hospital (2), 
Knitting & Weaving & 
Hannclloom (2) 

3. R.K.Misslon Ashram, Morabadl. Ranchl, Jharkhand Divyan Unit, Rural Night School. 4454814 
Mobile Dispensary, Ubrary, 
AV Unn 

4. R.K.Mission Tuberculosis Sanotorium, Ranchi, Jharkhand SO-Bedded Hospital and 4914285 
Mobile Dispensary 

5. Bharat Sevashram Sangha, AtlPo-Ranishwar, DiItt. Dumka, 2 Residential School. 4758371 
Jharkhand Mobile Oiapenaary, 

1o-Bedded Hospital, 
Knitting & Weaving 
Trainine Centre 

Total 25675229 

KARNATAKA 

1. Ashirwad Rural Development TNst, Kazipat, Gudlbande, lo-Bedded Hospital 102nl0 
Dist.Kolar, Kamataka 

2. Dr.Ambedkar Education Society(R) Nalkudure Gomala, RHidentla1 School 1039200 
Nalkudure, pin-5n544, Channagiri Taluk, Devengere 
Dist., Kamataka 

3. Dr. Jachani Rastriya Sevapeetha, No.49, H.B.Samaj Road, Non-Residential School 1768433 
. Buavanagudi, Bangslore, Kamataka 

4. Harihara Graminbirudhi Sangh, At:Siddaganahalll, Diat.KoIar, Mobile Dispensary 390870 
Kamataka 

5. Kumucllwati Rural Development Society, H.No.32, Mobile Dispensary and 3340908 
R.R.Extension, Madhugiri-572132, Tumkur Dist., Non-Reaidentisl School 
Kamataka 

6. Pragsti Rural Development SocIety, PO: Gerahalli, Chickalbalapur Hostel 756360 
Taluk, Kolar Dist., Kamataka 

7. Sant Kabirdas Education Society, Gutbarga, Karnataka Residential School 1001320 
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8. Sri Manjunatha Swamy Vidya Sam., 420819, Diat.DaVlflglfl, RtIidentiaI School 1003819 
Karnataka 

9. Sri Swamy Sarvadhanna Shamlyala Trust, Ranglpull, Non-Relidential School and 1632339 
Dist.Tumkur, Kamataka MobIle DilpeMary 

10. Swami Vivekanand Youth Movement, KanchanahaUi, RIIidentiaI School, 4912132 
Dist.Mysore, Kamataka 1o.Bedded School and 

MobIle Dilpensary 

11. VlV8kananda Girijana Kllyan Kandra, Dilt.Chamrajnagar, MobIle Dilpenlary, 
Kamataka 1o-Beddad School and 

RIIidenIlII SChool 

Total 20838920 

KERALA 

1. Swami Nirmalananda Balbhawanam, Sri Ramakrishna Ashllma, Hostel 713385 
At-Kayamkulam, Distt-Apappuzha, Kerila 

2. Swami Vivekananda Medical Million, Multil, Wayanad, Kellll 2O-Bedded School 1683710 

3. Vinobhaniketan, PO:Vlnobhanikatan, Dill Trivtndrum, Kallll HoIteI, MobIle Dispensary 393728 
and BalwadllCrech Center 

Total 2690823 

MADHYA PRADESH 

1. Asadeep Kalyan Samlti, 88, Vlnoba Ward, 810011, Relklenital School and 738157 
District-Jabalpur, M.P. KnittIng, Weaving and 

Handloom 

2. Amarpur Bal Vlkas Vldyamandir, ATIP()'Arnarpur, District Dindori, MP Non Relidenllal School 578747 

3. Bandhewal Shiksha Samlti, 92, Old Nartyal Kheda, Bhopal, M.P. 1183948 

4. Bharatiya Adimjati SIvak Sangha, Thakkar Bapur Samarak Sadan, Mobile Diepenaary, 2452725 
New Delhi-1100S5 R8IIdenIla1 School, 

Compurar Training Centre 

5. Hiteshri Samajik Santha, MIG-3OI4B, Sakelnagar, Bhopal, MP Mobile Dispensary 618812 

6. M.P.Vanveli Seva Mandai, Vlllage-Tlkriya, P08I-Blkllmpur, Non-ReIIdtntIaI School 724860 
Maharajpur, Mandla, M.P. 

7, Puspa Convent Education Society, C-537 -538, Pushpa Nagar Non-Reaiclential School 1172430 
Colony, Bhopal-462010 (M.P.) 

8. Rama Education and Welfare Society, Wariyalkhecla, Bhopal, M.P. Non-ResIdential School and 1782907 
CompUter Training Centre 

9. Swami Vivekanand Vldhya Niketan Shikchak Samiti, Yuvraj Non-Relidential School 609090 
Club, Cantt Road, Guna, M.P. 

" 
Total 9839478 
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MAHARASHTRA 

1. A.B.M.Samaj PrabodtIan Sansthan, Disl. Thane, Maharashtra 5O-BalwadVCreche Centres 4349042 
and Mobile Dispensary 

2. Adivasl Deomongara Educational Society, AIIPO: Natawad, Non-Residential Primary School 554495 
Dist.Nanclurbar, Maharashtra 

3. Oeonil Shikshan Prasarak Mandai, Chandrapur, Maharashtra R8fidential School (new) 508221 

4. Dharma Swamy Maharshee Shri Sant GulabrlO Mahara; Workari 10-Bedded Hospital 
& Vikas Shlkshan Sanstha, AIIPO: Karla, Dis!. Amravati, Maharashtra and Mobile Dispensary 1005705 

5. Jai Hind M~ra Mandai, KoIha, Tal-Manwat, Distt·.Parbhanl, Maharashtra Non-Residential School 1371519 

6. Rajamata Jijau Mahila Mandai, At.Parsole Secondary School, Main Non-Residential Primary & 545198 
Road, Taloda, T q. Taloda, DisI.Nandurbar(Maharashtra) Secondary School 

7. Rajmata Shikshan Prasarak Mandai, Doithan, Tal·Ashti, Residential School (new) 956592 
Distt·Beed, Maharashtra 

8. Renuka Oevi Shikshan Prasarak Mandai, Kukane, Malegaon, ~n-R.sidential Primary School 730769 
Maharashtra 

9. Sarthak Shlkshan Prasarak Samaj, Malegaon Camp, Tal:Malegaon, Non-Residential Primary School 1131184 
Nasik (Maharashtra) 

10. Sidhakala Shikshan Prasarak Mandai, Nandgaon, Tal.Nandgaon, Residential Primary School 1027458 
Dist. Nasik,. Maharashtra 

11. Ujwal Rural Development Society, AIIPO. Newade, Dis!. Dhule, Hostel 753330 
Maharalhtra 

12. Youth WeHare Asaociation 01 India, BuIdana, Maharashtra 1O-Bedded Hospital (new) 1890829 

13. Sai Prasad Adivasi Seva Mandai, AtJPO.Washincl(West), Reaidentlal School 1431270 
TaI·Shahapur, Distt. Thane, Maharuhtra 

14. Chandra! Mahila Mandat, AtIPO-Pimpainer, Distl.Dhule, Residential School 157500 
Maharashtra 

15. Late Yuhwant Ball Ram PatH Shikshan Prasarak Mandai, Residential School 157500 
Talai, Tal-Erandol, Distt. Jalgaon, Maharashtra 

Total 1B370612 

MANtPUR 

1. Ch~ Chil Asian Mission Society Kanglallnbi, OisIt·Senapati, Hostel 339930 
Manipur 

2. Dr.Ambedkar School Planning & Development Society, Residential School 1676709 
New Lamka, Churachanclpur, Manipur 
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3. Integrated Educational SocIII DMIopment Orpnizlllon, Non-ReaidentIaI School 665289 
Khongman zone Eat-I DiIII-lmphal East, Manipur 

4. Integrated Rural Development' Educational Organisation, Two units of Residential School 2332356 
Wangbll, PO Thoubal, Manipur 

5. Rural EduCltional and SocIo-Economic Development OrganIaatIon, Non-Reeldentlel School 1753574 
At Thanga Tongbram lailcal, BPO Thanga, Dill. Bilhnupur. Manlpur 

6. Siamlinpawlpl. Churachandpur. Manipur Reaidential School 4544858 

7. SocIety for Women'. Education, Action and Reflection, Athokplm MobIle Dilpenaary 574155 
Khunou. Po-thoubal. Manipur. 

8. United Rural Development Service HO:Helrok Heiluppolcpi. Relidential School 1039320 
Dill. Thoubal, Manipur 

9. VoIlI\Ieell for Rural Health and Action. lamding. Mobile Dispensary and Typing & 1648152 
PO-Wangglng-795148, Manipur Shorthand T,,;ning Centra 

Total 14574143 

MEGHALAYA 

1. R.K.MiIaion, Shillong, Eall Khati HiIII, Meghalaya Hostel. MobIle DiIpenIary and 1022800 
two-Ubrary 

2. R.K.MiIIion Aehram. Che...,..... DiIl.Eat Khui Hilla. Meghalaya 82-LP&MEI Secondary School. 30992553 
Hostel and Higher Secondary 
School 

3. s.va Bharati. Shlliong. Meghalaya 2-MobIle Diepenllry and 1594587 
Relidential School 

Total 33609920 

MIZORAM 

1. Baptist Church of MIzoram, Chriltian HoIpitaI Sefkawn. PO:ZotIang. MobIle Dilpen8ary 401670 

lungle Dill.. MIzoram 

2. SocIal GuIdance Agarcf. AizwaI, MIzoram Mobile Dispensary 353430 

3. Thutak Nuntak Nunpultu Team, Zungtui, Aizwll.798017. Mizoram Residential School 764400 

Total 1519500 

NAGALAND 

1. HII VIIW Welfare Society. ~. DIIlt-Dimapur. NagaIand RtaidenIIaI School (new) 1007820 

2. K. HoIIohon Welfall Society, DImapur, Naga\Ind Non-ReaidenIiaI School (New) 522630 

3. Society for Aborigines and Kohima, DiIlt.Kohima. NagaJand Training In C&rpenting 27900 



451 MARCH 10, 2008 462 

2 3 4 

4. Abiogenesis Society Mamlaa Bli.., 6, Angami Khel, Nuton Boati, Mobile Ubrary-c:um-AV Unit 571894 
Dimapur, Nagaland 

Total 2130244 

ORISSA 

1. Adivasi Social and cu~ural society AtJPo Kuchinda, Distt-Sambalpur, Residential School 3102470 
Orissa 

2. Ambedkar Educational Complex, Nlladri Vlhar, Chandrashekharpur, Hostel 732600 
Bhubaneawar, Ori188 

3. Arun Institute of Rural Affairs, At: Aswakhola, PO:Karamul, Residential School 1039320 
Dis!. Dhenkanal, Oris .. 

4. Association for Voluntary Action, At-Dlmapur, Distt-Purl, Orissa Residential School 1152252 

5. Banbasi Seva Samlti, ATJPQ-BaIiguda-762103, Distt-Kandhamal, Hostel 726120 
Phulbanl, Ori188 

6. Banki Achalik Adivasi Harijan Kalyan Parishad, AtJPo-Banki, Hostel and Creche Centre 1102860 
Distt-Cuttack, Orissa 

7. Bhairabi Club, At-Kumurpacla, DiIt.Khurda, Ori188 Reeidential School 201n55 

8. Cuttack Zilla Harijan Adivasi Seva Sanakar Vojana, At-Haladlbansla, R88idential School 2958944 
PO-Fakirabad, Dist.Kandupara, Orissa 

9. Global Village for Rehabilitation & Development, AtIPO:Udulibeda, Mobile Dispensary 718626 
Dist.Malkangiri, Ori188 

10. Kalinga Institute of Industrial Pata, Khurda, Orissa Residential School 4547340 

11. Nikhila Utkal Harijan Seva Sangha, Niladri Vihar, Sallashree Vihar, Residential School 1141920 
Bhubaneswar, Orissa 

12. Orissa Harijan Sevak Sangha, Bhanjpur, PO:Baripade, DiSlMayurbhanj, Residential School 1282920 
Orissa 

13. Orissa Sarvodaye Parishad, AtIPO:Nuapada, Ori188-766105 Hostel 449910 

14. Orissa Social Rural Technology Institute, At-Garajanra, Dist.Cuttack, Orissa Reaidentlal School 1120788 

15. R.K.Mission, Vivekananda Marg, Bhubaneswar, Orissa Hostel and Library 592020 

16. R.K.Mission Ashrama, Puri, Orissa-752OO1 Hostel, Mobile Dispensary and 684630 
Typing & Shorthand Training 

17. Ramakrishna Vivekananda Vedanta Ashl8m, At-Saragalassi, Mobile Dispensary 1008897 
Distt-Kalahandi, Orissa 

18. Rashtriya Seva Samiti 9, Old Huzur Office Buildings, Mobile Dispensary in Orissa 827135 
Tirupati, Andhra Pradesh 
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19. SeYa Samaj, AtIPO:Gunupur, Dist.Rayagada, Orissa Hostel 599825 

20. Shree R.K.Miuion Ashram, ATIPO:Rampur, DiIt.Kalahandi, Odaa Hostel, Training in Agriculture 5300000 
and AllIed Subject and Mobile 
Diapenury 

21. Social Weakers Awareness Development and Economic Service Residential School 1615307 
(SWADESHI), At: Gopalbandhu Nagar, Phulbeni, Dill. Kandhamal, 
OriS88 

22. Vishwajeevan Seva Sangha, At-Saradhapur, PO-Garahanput, Residential School 1039320 
Dist.Khurda, Orissa 

23. Laxmi Narain Seva Paritisthan, At-Manupol, Po-Jajpur, Distt. Jajpur, Residential School 2078640 
OriS88 

24. Bharatiya Adimjati Sevak Sangha, Thakkar Sapur Samarak Sadan, Hostel 851400 
New Delhi- 110055 

Total 36690799 

RAJASTHAN 

1. Banasthali Vidyapeeth Banasthali, Dlst.Tonk, Rajasthan Stipend Scheme 1286250 

2. Mewar Saririk Shiksha Samiti, AT-Hinta-Bhinder, PO-Bhinder, Residential School 1028605 
PIN-313603, Disll-Udaipur, Ralasthan 

3. Sant Shri Asaramji Ashram Trust, Semerpur, Jhadol, MobIle Dispensary 401670 
Disll-Udaipur, Raiasthan 

4. Sharadhalaya Ashram Samili, Opp. Jhala House, Surajpol, KOla, Residential School 2038846 
Rajasthan 

Total 4753171 

SIKKIM 

1. Muyal Liang Trust, Yongda HID, DPCA, Gangtok, Sikkim Residential School 2959851 

Total 2959851 

TAMIL NADU 

1. South India Scheduled Tribes Welfare Association, Saidapet, Retidential School 1015967 
Chennai-15, Tamil Nadu 

Total 1015967 

TRIPURA 

1. Tnpura Adibashi Mahila Samitl, SelkalM, 9/4, KriShnanagar, Tripura Residential School 202500 

2. Tripura Council for Women & Child Development, Ramnagar, Trtpura Mobile DiIpeMary 346500 • ,. 

Total 549000 
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UTIAR PRADESH 

1. Servants of India Society, 846, Shivaji Nagar, Pune, Pin-411001, Residential School & 4·Hostels 6888166 
Maharashtra 

Total 6888166 

UTIRANCHAl (UTIRAKHAND) 

1. Ashok Ashram, PO:Ashok Ashram, VII Oak Pathar, Dehradun, Residential School 3007571 
Uttarandlal 

2. Mahila Grameen Utthan Samitl, Diwan Niwal, Zlla Parishad Bhawan, Residential School 1039320 
Tildukri, Dist.Pithoragarh, Uttaranchal 

3. Seemant Anusuchit Evam Janjatl Seva Sansthan, Uttarandlal Residential School 599220 

4. Uttrakhand Gramin Vlkas Samitl, AtIPO:GwaIdan, Dist.Chamoli, Mobile Dispensary 803340 
Uttaranchal 

Total 5449451 

WEST BENGAl 

1. Sharat Sevashram Sangha (Aurangabad), AtJPO: Aurangabad, Hostel and Mobile Dispensary 2531026 
Dist.Murshidabad, W.B. 

2. Bharat Sevashram Sangha (Balurghat), At·Balurghat, DIst.Dakshin Hostel, Ubrary and Mobile 4281000 
Dinajpur, W.B. Ubrary-c:um·AV Unit 

3. Sharat Sevashram Sangha (BeIdanga) Beldanga, 2·Reeidential School, 6854792 
Dilt. Murshidabldd, W.B. MobIle Diapenlary, 

1o-Bedded Hospital and 
Typing Shorthand 
training Centre 

4. Bharat Sevashram Sangha (Muluk) Via Boipur, Diat.Birbhum, W.B. Residential School, 2047212 
2·Mobile Dispensary and 
Knittinglweaing & Hancloom 

5. Sharat Sevashram Sangha (Suri), Disl. Birbhum, W.B. Hostel and Mobile Dispensary 1238850 

6. Sharat Sevashram Sangha (Farakka) Farakka, Murshidabad, W.B. Hostel 875687 

7. Sharat Sevashram Sangha, AtIPO-Berhampore, District Murshiclabad, Hostel 873450 
Wesl Bengal 

8. Bharal Sevashram Sangha (Ghaksole), PO-Bagsarai, A!·Ghaksole, Mobile Dispensary and Hostel 1955590 
Disl.Malcla, W.B. 

9. Sharat Sevashram Sangha (HooghIy) VIII. Panjipurkur, Dill. Hoogty, W.B. Hostel and Ubrary 1588340 

10. Sharal Sevaahram Sangha (Nadia), VlU. Kuluria, PO: Pritinagar, Residential School Computer 2049155 
Diat. Nadia, W.B. Training Centre, Typing and 

Mobile Dispensary 
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Btlarat Sevashram e&ngha (Purulla), ATJPO.Raghunathpur, Hostel, CTC and Mobile Dispensary 737110 
Dist Purulia, W.B. 

Bharat Sevaahram Sangha (Raiganj), Raiganj, Uttar Dillljpur, W.B. Mobile Dispensary 401670 

Bharat Sevaahram Sangha (Tajpur) Tajpur Unit, Dial MaIda, W.B. Mobile Dispensary and Hostel 1539547 

Bharal Sevuhram Sangha (Tear), Vdl-Sahapur, PO: Teor, MobIle Dispensary and Hostel 1260300 
DiaI.D.Dinajpur, W.B. 

\ 
Sharat Sevashram Sangha (Kunor), ViIVPO:Kunor, Dhl!. Uttar DinaJpur, W.B. Hostel 732600 

Blkash Bharali We"are SocIety, 2011 B, lalbazar Street, Koikata MobIle Dispensary 781740 

Blrsa Munds Education Centre, VIII. Krantl, PO: Krentihat, Resldenllal School 1973340 
Disl. Jalpaiguri, W.B. 

Gohaldiha Jali Upjatl Blue Bird Women's We"are Centre, Gohaldlha, Ruidential School 2921618 
Disl. Midnapore, W.B. 

Himalayan Buddhist Cultural Association, Buddha Kendra, Salugara, Non-Residentlal School at 801830 
W.B.-734318 Salugara, Diat. Jalpaiguri 

Khalisgaria Society for Human Resource Development, A. Khallagari, Relklential School 1024110 
Dis!. Pachim Mldnapore, W.B. 

Pranab Kanya Sangha, Pranab Pally, PO:Kora Chandigarh, 1313550 
Madhyamgrem, N.24-Pargana, W.B.-743298 

R.K.Mission Boy's Home, Rahara, Dlst.North 24, Kobtta-700118, HoeteI-cum-Reaidential School 2100240 
Parganas. W.B. 

Total 39882755 

St8t.",.nt .111 

Ststtl-wiss List of Orgsnizsiions fundtld during 2007-08 undtIr ths St:IH!JmtI of Et:IucMIonIIl CompIu In 
Low Litsrscy Pocksts for OsVt!J/opmsnt of Womsn LlMI7ICY In TrIIMI AnNIS 

Name of the Organisation 2007-G8 (04-03-G8) 

2 3 

ANDHRA PRADESH 

1. 

2. 

3. 

A.P.Tribal Welfare Ashram and Residential EducatIon Institution Society, 
Hyderabacl, A.P (41-Educational Complex .. In Srikakulam, VlZianagaram, 
Visakhapatnam, Khammam, Warangal, Adilabacl, Guntur, Prakalham, 
NeUore. Cuddapah. Kumool. Mahoobnagar, Range Reddy 

Chaitanaya Educational and Rural Development, DIat.Cuddapah, A.P. 

Navodya Integration Cultural Social Education and Voluntary AcIion, KumooI, A.P. 

Total 

138097195 

2652000 

2872000 

143421196 
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CHHATIISGARH 

1. Vivekanand Institute of SocIal Health and Welfare Service, Narainpur, Dist.Buter, Chhattiagarh 

Tolal 

JHARKHAND 

1. Bharaliya Adimjati Sevak Sangha, Thakkar Bapur Samarak Sadan, New Deihl 

Tolal 

KARNATAKA 

I. Kamalaka Residential Educational Society, Kamataka (5-Educational Complexes In GUNgunta, 
Huskurmala, Kakkera Halhikuni and Sagara District) 

Total 

MADHYA PRADESH 

1. 

2. 

3. 

4. 

5. 

6. 

Pushpa Convenl Education Society, Bhopal, M.P. 

Rajendra Ashram TNst, Kathiwada, Jhabua, M.P. 

Rural Development Service Society, Silwani, M.P. 

Savya Sanchi Cenlre for Urban & Rural Development, M.P. 

Gramin Seva Kendra, Mandlinathu, District Jhabua, Madhya Pradesh 

Sri Ramakrishna VlVekananda Sevaahram, Mai Ki Bagia, Amarltantak, District Anupur PIN 484886, 
Madhya Pradesh 

Total 

MAHARASHTRA 

1. 

ORISSA 

, . 
2. 

3. 

4. 

5. 

6. 

Sandhi Niketan Shiklhan Sanstha, Wadgaon, Dist.NancIed, M.S. 

Total 

ANn Institute of Rural Affairs, At: Aawakhola, PO:Karamul, Diat.Dhenkanal, Orissa 

Bright Career Academy, At·Dalmandap, PO-Jeypore, Distt·Koraput, Orissa 

Koraput Development Foundation, Ground Roor, NAC Complex, Sunabeda, Dlst.Koraput, Orissa 

Liberation Education and Action for Development (LEAD), ViII. Sundergarh, Dist. Koraput, Orissa 

Marr·Munning Ashram, Aurobindo, Koraput. Orisaa 

NYSADRI, AI·Santhasara, PO-Santhapur. Dist.Dhenkanal, Orissa 

460 

3 

1606000 

1606000 

450000 

450000 

18016000 

18016000 

2793000 

1080000 

450000 

2520200 

689000 

569867 

8102067 

1392200 

1392200 

1428000 

1440000 

1440000 

1423000 

975000 

1179000 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

PHALGUNA 20, 1929 (s..ts) 

2 

Servants 01 Indian Society, Dial. Rayaoada, Orissa 

Seva Samaj, ATIPO-Gunupur, Olaf. Rayagada, Orilla 

Social Education for Environment and Development (SEED), NayapaUi, Bhubanuwar 

Social WeHare & Rural Development (SWARD), PO-Bainaia, DiBt. Dhenkanal, Ori8la 

Society lor Nature Edu. & Health, Bhubanelwar, Orissa 

Sri Ramakrishna Ashram, At-Badarohila, DlIlt. Angul, Orissa 

Tagore Society for Rural Development. Bhubenelwar, Orilla 

Sarvodaya Samltl, Koraput, Orilla 

Total 

RAJASTHAN 

1. 

2. 

3. 

Lok Bharatlya Pratlsthan, At-Badkal, PO-Dungla, Pin-312402, Diat. Chlttor, Rajasthan 

Mewar Saririk Shiksha Samiti, AI-Hinta-8hinder, Dlstt-Uclaipur, Rajasthan 

Rajasthan Balkalyan Samitl, VlIVPO-Jhadol, DlsLUdaipur, Rajasthan 

Total 

WEST BENGAL 

1. Bharat Sevashram Sangha, Beklanga, Diaf.Murshidabad, W.B. 

Total 

~t.m."t IV 

Ststtl-wistJ List of OtgSnlutionslSt81tJ8 dut/ng 2007-08 undtlr thtJ SchtJmtJ of 
OtIVtJlopmtlnt of PrimiliWl TrIbsI Gmups 
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430706 

678000 

950800 

1401000 

1484000 

1428000 

1243000 

424963 

15925469 

740269 

2544000 

1634000 

4918269 

3668800 

3668800 

SI.No. Name 01 the State Name of Implementing Aoency StatealNGOa 2007-08 (04-03-2008) 

1. Andhra Pradesh (1) Govt. of Andhra Pradesh, 860.000 

2. Chhattisgarh (1) Govt. of Chattisgarh 700.000 

3. Gularal (1) Gov!. of Gujarat 500.00 

4. Jharkhand (1) Bharat Sews Ashram Sangha, Sonari, Jamlhedpur 

5. Karnataka (1) Govt. 01 Karnataka 200.000 

6. Madhya Pradesh 1) Gov!. of Madhya Pradesh 1000.000 

7. Orissa (1) Gov!. 01 Orissa 1000.000 

8. Tripura (1) Govt. of Tripura 185.000 

9. Weat Bengal (1) GoYt. 01 Wilt 8engII 300.000 

Grand Total 4919.00 

,. 
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S!.No. 

1. 

2. 

3. 

1. 

1. 

1. 

1. 

1. 

1. 

2. 

1. 
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StMem""t V 

Ststs-wiStI List of Non-GoVtlmmtlnltll Ol!JBnlsstions fundtJd durinll 2007-08 undtlr thtI 
SCMfT1tI of Vocstions/ Trainlnll CtlntrB In Trib81 AlfMs 

Name of the Organisation 2007-08 (04-03-2008) 

ASSAM 

Dr. Ambedkar Mission, Vill-Dhopatri, Distt-Kamrup, Assam. 

Gram Vikas Perishad, Vill-Rangaloo, PO-Jumarmur, Dlstt-Nagaon, Assam. 

Pathari Vocational Institute, Bar Ubrary, Nagaon, Assam 

Total 

GUJARAT 

SEWA-Rural Society for Education Welfare & Action Gumandev, PO: Kapalsadl, 
Tal: Jhagadla, Dist. Bharuch, Gujarat-393110 

Total 

KARNATAKA 

Ashoka Trust for Research in Ecology and the Environment, No.6S9, Sth 'A' Mlin Road, 
Hebbal, Bangalore, PIN-560024. 

Total 

MADHVA PRADESH 

Bandhewal Shlksha Samiti, Bhopal. 

Total 

MAHARASHTRA 

Priyadarshni Gramin and Adivul Sevabhavi San.tha, 1-Deepraj Complex, 
New Nagar Road, Sangamnere, District Ahemdnagar, Maharashtra 

Total 

MEGHALAVA 

Nongkrem Youth Development Association, PO-Nongkrem, Vla-Madamritlng, ShlHong-793021. 

Total 

NAGAlAND 

Vitole Women Society Kohima, Nagaland 

Women Welfare Society Zunheboto, Nagaland 

Total 

TAMIL NADU 

Bharathiar Makkal Nalvalu Sangham, 82, Sanyasi Kundu Extn., Kltchlpalayam, Salem-63601S. 

Total 

1650000 

1398000 

1398000 

4448000 

1500000 

1500000 

S13750 

613750 

1388000 

1386000 

1078473 

1078473 

1122766 

1382000 

2484766 

2765440 

2785440 
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Fake Not.. In S81 

1332. SHRI SHISHUPAL N. PATLE: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment has received Information 
regarding fake notes from the State Bank of India to the 
branches of Reserve Bank as reported in 'Dainik Jagaran" 
dated December 15, 2007; 

(b) if so, the details thereof alongwith reasons 
therefor; 

(c) whether connivance of the staff members In such 
cases have been reported; and 

(d) If so, the steps taken by the GOVArnment to 
curb such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
State Bank of India has reported that their Hapur Branch 
had received advices from Reserve Bank of India (RBI) 
that out of two remittances of non-issuable notes sent 
by the branch on 12.10.2006 and 24.5.2007, 477 notes 
of Rs. 100 denomination out of 99,58,634 pieces were 
detected as fake notes during the verification carried out 
by RBI in July 2007. 

(c) and (d) In terms of master circular issued by 
RBI, the fake bank notes detected in the cash received 
at the branch are impounded and forwarded to local 
police for Investigation by filing FIR and in case of fake 
note detected by RBI while examining the remittances 
received from bank branches, FIR is lodged by concerned 
regional office of RBI for further inv8ltigation. In this 
case FIR has been lodged by RBI and the police 
authorities at Hapur are investigating the matter. So far 
connivance of the staff has not been observed by State 
Bank of India. 

/Eng/ish} 

Pending Application. for Appointment of Notarl •• 

1333. SHRI M. APPADURAI: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether a large number of applications for 
appointment of notaries are pending at present with the 
Union Govemment; 

(b) If so, the details thereof, State-wise alongwlth 
the reasons therefor; and 

(c) the steps taken for the quick disposal of such 
applications? 

THE MINISTER OF LAW AND JUSTICE (SHRI 
H.R.BHARDWAJ): (a) Yes, sir. 

(b) Information Is being complied and will be laid on 
the Table of the House. 

(c) Memorialalapplicatlons for appointment of notaries 
are processed/disposed of according to the provisions 
of the Notaries Act, 1952 and the Notaries Rules, 1956 
which takes some time. However, prompt action are being 
taken for processing/disposal of the memorlalsl 
applications. 

Non-P.rformlng A ••• t. 

1334. SHRI ABU AYES MONDAL: 
SHRI B. MAHTAB: 
SHRI l. RAJAGOPAL: 

Will the Minister of FINANCE be pleased to state: 

(a) the amount of non-performing .... 15 of the public 
sector banks and other financial Institution a as on 
December 31, 2007; 

(b) the steps taken to recover the s.me; 

(c) the amount recovered during each of the last 
three years; and 

(d) the estimated amount of interest the public sector 
bankslflnanclal institutions have lost due to NPAs? 

THE MINISTER OF STATE IN THE MINIE;TRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As on 
31st December 2007, the gross Non-performing Assets 
(NPAs) of the public sector banks (PSBs) and financial 
institutions (Fls) stood at Rs. 39,526 crore and Rs. 1,424 
crore respectively. 

(b) Reserve Bank of India (RBI) and the Govemment 
of India have taken various steps to improve asset quality 
of the banks which, inter-alia, include pr~scribing 

prudential norms for provisioning and classification of 
non-performing assets, guidelines for prevention of 
slippages, introduction of Corporate Debt Restructuring. 
mechanism, One Time Settlement schemes, enactment 
of (i) The Securitisation and Reconstruction of Financial 
Assets and Enforcement of Security Interest (SARFAESI) 
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Act, 2002, (ii) the Credit Information Companies 
(Regulation) Act, 2005, and (ill) the Recovery of Debts 
due to Banks and Financial Institutions (OAT) Act, 1993, 
etc. 

(c) The details of amount recovered by PSBs and 
Fls during the last three years are as under:-

(Rs. In crore) 

2004-05 2005-06 2006-07 

PubHc ~ Banks 20,519 23,210 22,148 

Financial Institutions· 300 294 947 

°Fls include NABARO, NHB, ·SIOBI and EXIM Bank 

(d) The quantum of loss of interest due to NPAs 
depends upon various factors including the amount of 
NPAs, period for which the accounts have remained 
under NPA category, sacrifice In amount of interest in 
compromise settlements, etc. The existing management 
Information system of RBI does not generate this data. 

Intem.hlp Programme for Young Scholars 

1335. SHRI NAND KUMAR SAl: 
SHRI SUGRIB S1NGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Department of Economic Affairs has 
formulated an Internship programme for young scholars 
in the country: 

(b) if so, the salient features thereof; and 

(c) the number of students the Govemment proposes 
to enroll annually under the said programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) With a 
view to ensuring interaction of officers of the Department 
with young scholars with brilliant academic background 
from reputed academic institutions in the country, the 
Department of Economic Affairs has formulated an 
Internship Programme, 20(,'8-09. 

(b) The salient features of the Programme are: 

Eligibility: Students possessing first class graduation 
degree pursuing Post Graduatlonlhlgh second class post-
graduation degree (with at least 55% marks) pursuing 
Research courses in EconomicS/ Finance! Management 
at National Schools of Economics/Centra! Universities! 
Recognized FinanclaV Economic Institutions/Recognized 
National Management Institutes can apply for internship. 
Students with at least 80% marks in 12th Standard 
pursuing five year integrated course In Law (only In fourth 
and fifth year of study) from the National Law Schools 
at Bangalore, Bhopal, Hyderabad and Kolkata are also 
eligible. 

Duration: Duration of internship wUI be two months 
at different points of time during a year (other than 
December to February). 

Token Remuneration: Token remuneration C 
RS,5,ooO/- per month per Intern, payable at the end of 
the Internship. 

The details of the Programme are available on the 
website of the Ministry of Finance (www.finmln.nic.in) 

(c) The Department is perrnmed to accommodate 
not more than 15 Interns In a financial year. For the 
present, the Programme is approved only for 2008-09. 

Increa.. In Pending C .... 

1336. SHRI ANANTA NAYAK: 
SHRI VIJOY KRISHNA: 
SHRI PANNIAN RAVINDRAN: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI SURAVARAM SUDHAKAR REDDY: 
PROF. RASA SINGH RAWAT: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether hundreds of civil and criminal C8888 are 
lying pending in the High Courts and Supreme Court for 
more than 20-25 years; 

(b) H so, the number of such caS88 pending in each 
High Court and Supreme Court till date alongwith the 
reasons therefor, category-wise; 

(c) the number of C88es disposed off by each High 
Court and the Supreme Court during the last one year, 
till date; and 



469 PHALGUNA 20, 1929 (StAal) 470 

(d) the steps being taken to dispose the pending 
cases at the earliest? 

THE MINISTER OF LAW AND JUSTICE (SHRI H. 
R. BHARDWAJ): (a) and (b) 24 cases were pending In 

High Court As on 

Sikkim 22.11.2007 

Himachal Pradesh 21.11.2007 

Uttarakhand 22.11.2007 

Chhattisgarh 31.1.2008 

Delhi 30.6.2007 

Information in respect of other High Courts is being 
collected and will be laid on the Table of the House. 

(c) As per latest available information, 61,957 C8S88 

SI.No. Name of the High Court 

Civil 

2 3 

1. Allahabad 102805 

2. Andhra Pradesh 58451 

3. Bombay 105865 

4. Calcutta 48347 

5. Delhi 33019 

6. Gujarat 47958 

7. Gauhati 23729 

8. Himachal Pradesh 12983 

9. Jammu and Kashmir 18734 

10. Kamataka 41984 

11. Kerala 63278 

12. Madras 167562 

13. M.P. 64806 

the Supreme Court of India for more than 20 years as 
on 1.11.2007 out of which 15 cases were pending for 
more than 25 years. The number of such cases pending 
In aome High Courts, namely Sikklm, HP, Uttarakhand, 
ChhattlagartJ and Delhi is given below: • 

Civil cases Criminal cases Total 

o o o 

o o o 
45 67 112 

09 01 10 

698 423 1121 

were diapoaed of by the Supreme Court of India during 
the period from 1.1.2007 to 31.12.07. Number of cases 
disposed of by the High Courts during the period of one 
year from 1.10.06 to 30.9.07 Is given below: • 

Disposal of cases during the year 

Criminal Total 

4 5 

92790 195595 

10551 69002 

22121 127986 

19695 67942 

14770 47789 

19294 67252 

7663 31362 

1980 14963 

2148 20882 

7742 49726 

21061 84339 

68097 235659 
t' 

33831 98637 
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2 3 

14. Oris8a 38931 

15. Patna 21266 

16. Punjab & Haryana 35120 

17. Rajasthan 40807 

18. Sikklm 39 

19. Uttarakhand 16124 

20., Chattisgarh 23618 

21. Jharkhand 17483 

Total 982909 

(d) Government has taken sevetal steps Including 
deciding to increase the strength of Judges In the High 
Courts and the Supreme Court, setting up of Fast Track 
Courts, setting up of special tribunals like the Central 
Administrative Tribunal, Income Tax Appellate Tribunals, 
etc. for facilitating reduction of pendency of cases in the 
courts. Government also has under implementation a 
scheme of computerization of District and Subordinate 
Courts to facilitate speedier disposal of cases. Alternative 
modes of disposal including mediation, negotiation and 
arbitration have been encouraged. With a view to 
ensuring expeditious disposal of cases, the Civil 
Procedure Code has been amended, inter alia, limiting 
the number of adjournments that can be given to a 
party and the concept of 'Plea Bargaining' has been 
introduced through the Criminal Law (Amendment) Act, 
2005. Through the Gram Nyayalays Bill, it is proposed 
to bring justice to the doorsteps of the rural people by 
creating over 5000 courts in the Intermediate Panchayat 
level thereby reducing pendency. 

Umlted Liability PartnershIp Act 

1337. SHRI P. MOHAN: Will the Minister of 
CORPORATE AFFAIRS be pleased to state: 

(a) whether the domestic legal community still 
oppose limited Liability Partnership Act, (LLP) 2006; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether their grievances have been addressed 
while enacting the law; and 

4 5 

23023 61954 

61780 83046 

33968 69088 

28935 69742 

40 79 

3358 19482 

8547 32165 

26677 44160 

507961 1490870 

(d) if so, the details thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) No, Sir. 

(b) to (d) Do not arise. 

IMF'. A ..... m.nt on Indian Economy 

1338. MS. INGRID MCLEOD 
SHRIMATI N~VEDITA MANE 
SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 
SHRI EKNATH M. GAIKWAD: 

Will the Minister of FINANCE I::e please to state: 

(a) whether the International Monetary Fund (IMF) 
has made assessment on the Indian Economy; 

(b) if so, the details thereof; 

(c) whether IMF has requested for fiscal consolidation 
and structural reforms to achieve 'inclusive' growth in 
the face of growing Income inequalities while maintaining 
8.75% growth for 2007-08; and 

(d) if so, the response of the Government on the 
assessment of IMF? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Under Article IV of the IMF's Articles of Agreement, the 
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IMF holds bilateral consultations with Individual member 
countries, usually every year, to review their economic 
status. IMF team visits the country, collects economic 
and financial information, and discusses with authorities 
the country's economic developments and policies. The 
IMF team prepares a report, which forms the basis for 
discussion by the IMF Executive Board and at the 
conclusion of the discussion, the Managing Directorl 
Chairman of the Board meeting, summarizes the views 
of Executive Directors. This summary is transmitted to 
the country's authorities in the form of Public Information 
Notice (PIN) which is also made available at IMF website 
www.imf.org. 

The most recent IMF Article IV Consultations with 
India was held during October 29 to November 12, 2007 
wherein IMF Staff held consultation meetings with officials 
of Reserve Bank of India in Mumbai, officials of 
Govemment of India in New Delhi and with private sector 
in Mumbai and Delhi. 

(c) and (d) The IMF has lauded India's outstanding 
economic performance with robust GDP growth averaging 
about 8.5 percent per annum during the last four years 
and its success in reducing poverty and has attributed 
this to sound macroeconomic policies and structural 
reforms. In its assessment, IMF has stated that one of 
the key challenges facing the authorities is to Msustain 
rapid and inclusive growth". For meeting the challenges 
IMF has endorsed India's policy priorities in this regard, 
which include managing financial globalization and 
tackling supply constraints through an enhanced monetary 
framework, financial sector development, fiscal 
consolidation, and removal of structural bottlenecks. 
Amongst other issues, IMF has concurred with the 
priorities identified in the government's Minclusive growth" 
agenda which include: bridging infrastructure gaps with 
private sector participation, ensuring access to social 
services, and promoting a competitive environment that 
supports private ~ector investment and job creation. 

However, while the IMF assesses economic 
performance of member countries and gives suggestions, 
it is not mandated to make requests or give directions. 
Therefore, question of the Government formally 
responding to the assessment does not arise. 

Loan to amall Work.,.. 

1339. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Mir,ister of FINANCE be pleased to state: 

(a) whether the Government has issued guidelines 
to all the banks to provide loan8 to small workers at 
nominal rate of interest; 

(b) if so, the details thereof; 

(c) the mechanism worked out by Government to 
ensure such loans are provided by banks; 

(d) whether the Government has introduced credit 
card scheme for small workers and poor people living in 
rural areas; 

(e) if so, the details thereof; and 

(f) the availability of customer's friendly services in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Several steps have been taken by the Government under 
specific schemes such as Prime Minister's Rozgar 
Yojana (PMRY), Swarnajayanti Gram Swarozgar Yojana 
(SGSY), Swarna Jayant Sahari Rozgar Yojana (SJSRY), 
Differential Rate of Interest (DRI) and Scheme of 
Liberation and Rehabilitation of Scavengers [SLRS] 
under which the loans are provided to the small 
workerslborrowers by banks at nominal rate of interest. 
As per the extant instructions of the Reserve Bank of 
India (RBI), the rate of interest on loans upto Rs. 2 lakh 
should not exceed Prime Lending Rate (PLR) of the 
lending bank. 

(d) and (e) The following credit card schemes have 
been introduced for small borrowers:-

• Artisans Credit Card (ACC) 

• Laghu Udyani Credit Card (LUCC) 

• Swarojgar Credit Card (SCC) 

(f) Banks have a robust internal grievance redressal 
mechanism to address all customer complaints including 
those relating to issue of loans to small borrowers. 
Various instructions have been issued to banks from 
time to time in this regard by RBI to ensure better 
customer service. Further, Banking Ombudsman has be6n, 
appointed to look in to complaints in deficiency in banking 
services. 
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Construction of Flata In !(hel Gaon Complex Near 
Aklhardham Temple 

1340. DR. THOKCHOM MEINYA: 
SHRI RASHEED MASOOD: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of flats proposed to be constructed 
in Khel Gaon Housing Complex near Akshardham Temple 
in Delhi; 

(b) the names of agencies involved to construct 
these apartments; 

(c) whether the Government proposes to sale the 
flat after the games; and 

(d) if so, the details thereof, and the criteria adopted 
to fix the price of these apartments? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) 1168. 

(b) Delhi Development Authority (DDA) has selected 
MIs Emaar MGF Construction Pvt. Ltd. as the developer 
for this project. 

(c) and (d) DDA has informed that 213rd of flats will 
be disposed of by the developer and the remaining I13rd 
flats will be disposed of by DDA after Commonwealth 
Games 2010 for which the criteria to fix the price have 
not yet been decided. 

New Project for Andaman and Nlcobar lalanda 

1341. SHRI MANORANJAN BHAKTA: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has undertaken any 
new Project for Union Territory of Andaman and Nicobar 
Islands under Housing and Urban Poverty Alleviation 
Scheme; 

(b) if so, the details thereof during the last three 
years; 

(c) the number of such projects completed during 
each of the last 3 years and the funds released by the 
Union Government for the purpose; and 

(d) the achievements made by the Government in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) No, Sir. 

(b) to (d) Do not arise in view of (a) above. 

Unclaimed Saving Accounts 

1342. SHRI AMITAVA NANDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a large amount of unclaimed saving 
accounts are being used by some nationalized banks; 

(b) if so, the: details thereof, bank-wise; 

(c) whether the Reserve Bank of India (RBI) has 
issued guidelines in this regard ; 

(d) if so, the details thereof; 

(e) whether the banks are implementing the 
guidelines ot RBI; and 

(f) If not, the reasons theretor and the steps taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
As reported by Reserve Bank of India (RBI) the details 
of total amount of unclaimed saving bank accounts of 
19 nationalized banks as on 31.12.2006 is Rs. 
485,77,40,549.08. The Bank-wise details are given in the 
enclosed statement. 

(c) and (d) RBI has already instructed banks to 
ensure that their branches segregate and maintain, in 
separate ledger(s), deposit accounts which have not been 
operated upon for two years. In case of accounts that 
have remained inoperative tor one year, banks are 
required to advise their customers. In case the advice 
letter is returned undelivered, the branch is expected to 
enquire into the whereabouts of such customers, or about 
legal heirs. 

(e) and (f) As per Section 26 of Banking Regulation 
Act 1949, every banking company is required to submit 
to Reserve Bank of India within 30 days after the close 
of each calendar year, return in the prescribed form in 
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respect of all accounts In India which have not been 
operated upon for 10 years or more. Most of the Public 

Sector Banks have rep.lr~ed that they are adhering to 
the guidelines, iaued by RBI In this regard. 

Bmtement 

SI.No. Nationalised Banks 

1. AUahabad Bank 

2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

5. Bank of Maharashtra 

6. Canara Bank 

7. Central Bank of India 

8. Corporation Bank 

9. Dena Bank 

10. Indian Bank 

11. Indian Overseas Bank 

12. Oriental Bank of Commerce 

13. Punjab and Sind Bank 

14. Punjab National Bank 

15. Syndicate Bank 

16. UCO ~k 

17. Union Bank of India 

18. United Bank of India 

19. Vijaya Bank 

Total 

Prlo~lty Sector Lending. by Bank. 

1343. DR M. JAGANNATH: Will the Minister of 
FINANCE be pleased to state: 

(a) I whether the Reserve Bank of India has reviewed 
thE! targets and achievement of all commercial banks for 

Savings Accounts 

No. of Accounts Amount 

14404 48548886.00 

272206 170349863.00 

354572 167008497.00 

148394 97263925.00 

228908 147184428.93 

1497108 1474830964.73 

300045 219307496.00 

372903 35297325.00 

60235 61957339.00 

268969 120587975.00 

225963 321524931.00 

53313 76551t09.00 

538559 974115000.00 

48948 63562000.00 

72849 62428674.00 

436019 443588335.87 

996E3 132770449.00 

282926 184106796.65 

75139 56757954.00 

5339111 4857740549.08 

Priority Sector tendings (PSL) as per the revised norms; 

(b) if so, the details thereof and the action taken 
thereon; 

, 
(c) the number of banks failed to achieve targer 

fixed as per the revised norms; 
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(d) whether Reserve Bank of India has Imposed 
penalties on such erring banks for non-achievement of 
the target; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Reserve Bank of India(RBI) has revised the 
guidelines on lending to priority sector with effect from 
April 30, 2007. The priority sector lending targets/sub-
targets have not been revised under the revised 
guidelines. However, the targets/sub-targets are now 
calculated as a percentage of Adjusted Net Bank Credit 
(ANBC) (Net Bank Credit plus investments made by 
banks in non-SLR bonds held in HTM category) or credit 
equivalent amount of Off-Balance Sheet Exposures 
(OBE), whichever is higher, as on March 31 of the 
preceding accounting year. These guidelines have been 
consolidated in a Master Circular on Priority Sector 
Lending dated 2nd July 2007 and are available on RBI's 
Website (www.rbi.org.in). 

(c) As reported by the RBI, in the year 2006-07, 
ten domestic Scheduled Commercial Banks, which 
include six Public Sector Banks and four Private Sector 
Banks, have failed to meet the targets fixed for priority 
sector le~ding. 

(d) and (e) The domestic Scheduled Commercial 
Banks, which fail to achieve the priority sector lending 
target andlor agriculture lending target as on the last 
reporting Friday of March of a particular year, are 
required to deposit amounts, as allocated by the Reserve 
Bank, in Rural Infrastructure Development Fund (RIDF) 
established with NABARD. The foreign banks having 
offices in India, which fail to achieve the priority sector 
lending targeVsub-targets as on the last reporting Friday 
of March of a particular year are required to contribute 
to Small Enterprises Development Fund (SED F) with 
Small Industries Development Bank of India (SIDBI). As 
a disincentive against failure to achieve the targets, the 
domestic scheduled commercial banks and foreign banks 
are paid interest at rates ranging between the Bank 
Rate and Bank Rate minus 3 percentage points 
depending on the level of shortfall In achievement of the 
targets. 

Tax Conceulon on Textile Product. 

1344. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has raised the rate of 
refund on a number of textile products In the country; 

(b) if so, the details in this regard; 

(c) the details of demand raised by the exporters 
for such concession during the current Financial Year 
(2007-08); and 

(d) the reaction of the Govemment on such demands 
and extent to which exporters will be benefited by such 
concessions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) to (d) The textile exporters through their councils 
and associations had requested for increase In drawback 
rates on various textile items on account of appreciation 
of rupee and also on account of the duties & taxes 
suffered on inputs. These requests were considered by 
the Committee set up by the Government for formulation 
of All Industry Rates of Duty Drawback, 2007-08 and on 
the basis of its recommendations, the drawback rates 
were Increased in July 2007 by 42% approx. In the cue 
of ready-made garments and made ups, 31.3- 49% In 
case of carpets and 18.4-30% In the case of cottonl 
MMF yam and fabrics. The exporters were given the 
benefit of the increased rates from 1.4.2007. 

On the basis of the requests received from the trade 
and industry and based on the recommendations of the 
Drawback Committee, the drawback ratee were further 
increased in December 2007 by 1 percentage point on 
cotton garments and made ups, 0.5 percentage point on 
blended garments and made ups, 0.6-0.7 percentage 
point on cotton yam, 1 percentage point on denim 
fabrics, 0.5 percentage point on other cotton fabrics, 2 
percentage points on silk carpets, 0.8 percentage point 
on woolen (knotted and woven) carpets and 1.2 
percentage points on tufted woolen carpets. The exporters 
were given the benefit of the Increased ratee from 
1.9.2007. 
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Thus, the drawback rates on main Itema of export 
in the textile sector like cotton yam, woolen hand knotted! 
tufted carpets, ready-made garments and made-ups have 
been Increased by 50%, 41.5-62%, 57% and 58% 
respectively during 2007-08 as compared to the rates 
prevailing during 2006-07. 

The above measures are expected to help promote 
exports. 

Demand and Availability of Dwelling Unit. 

1345. SHRI ABDUL RASHID SHAHEEN: 
SHRI K.S. RAO: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a> The demand and availability of dwelling units for 
different categories of people both in urban anCli rural 
are .. ; 

(b) whether there was shortage of 24.71 million 
dwelling units at the end of the 10th Five Year Plan and 
26.53 million dwelling unit. during the entire 11th Five 
Year Plan, as estimated by Technical Group on 
Estimation of Urban Housing Shortage, which was 
constituted by the Union Govemment; 

(c) If so, the details thereof; 

(d) the steps taken to meet the growing demand of 
housing especiaUy for poorer section of the society; 

(e> whether the Govemment proposes to enact a 
law to regulate real estate sector and protect the interest 
of buyers of houses and also to encourage private sector 
in housing construction to make available affordable 
houses and set up Special Residential Zones provided 
with tax exemption and other incentives similar to SEZs; 
and 

(f) H so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) to (c) According to the estimates 
made by the Technical Group constituted by the Ministry 
for assessment of the urban housing shortage at the 
end of the 10th Five Year Plan, the total housing 
shortage in the country Is 24 . .,1 million. The category-
wise housing shortage is as follows: 

Category 

EWS 

LlG 

MIG] 

HIG] 

Total 

Housing shortage in 
MIllion as on 2007 

21.78 

2.89 

0.04 

24.71 

During the 11th Five Year Plan period, the total urban 
hOUSing requirement including the backlog and additional 
requirement Is estimated as 26.53 million dwelling units. 
As regards Rural HOUSing, Ministry of Rural Development 
have informed that according to estimates made by the 
Working Group of Rural Housing in the context of 
formulation of 11th Five Year Plan, the estimated housing 
shortage for 2007-12 is 47.43 million. 

(d) Housing being a State subject, It Is primarily the 
responsibility of the State Govemment to deal with the 
problem of housing shortage in rural as well as urban 
are ... However, In so far .. urban housing Is concemed, 
the Central Govemment has taken several initiatives for 
addressing the issue of housing shortage. The National 
Urban Housing and Habitat Policy (NUHHP), 2007 has 
been formulated and laid on the Table of both Houses 
of the Partiament on 7.12.2007. The Policy seeks to set 
in motion a process for providing "Affordable Housing 
for All" particularly for Economically Weaker Sections 
(EWS) and the Low Income Group (UG) through various 
types of public private partnerships. Apart from NUHHP-
2007, the Jawaharlal Nehru National Urban Aenewal 
Mission (JNNUAM) launched by the Govemment in the 
year 2005 caters to provision of housing and basic 
services to urban poor in 63 specHied cities under the 
Sub-Mission of Basic Services to the Urban Poor (eSUP) 
and in other cities and towns under Integrated Housing 
and Slum Development Programme (ISHDP). Further, a 
provision of As. 30 Crores has been made in the current 
financial year 2007-08, to provide for interest rate subsidy 
scheme for housing loans to Economically Weaker 
Sections (EWS) and Low Income Groups (UG). 

The Ministry of Rural Development has reported that, 
besides Implementing Indira Awas Yojana on a year to 
year basis under the Bharat Nlrman Programme, I 

construction of 60 lakhs houses are envisaged during 
the period of 4 years from 2005-06 to 2008-09. 
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(e) and (f) The subjects 'Land' and 'Colonisation' 
come under the purview of Sate Governments. The 
NUHHP-2007 encourages public private partnerships 
relating to construction of houses and setting up of 
greenfield towns. 

[Trans/ation} 

National Children Fund 

1346. SHRI KAILASH MEGHWAL: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) the objectives of the National Children Fund 
(NCF) and the programme being undertaken therefrom; 

(b) the details of contribution received in the Fund 
from the Union Govemment. the State Governments and 
other donors during the last five years; 

(c) the details of the expenditure made from the 
fund during the above period; 

(d) whether the Government has received requests 
regarding insufficiency of fund; and 

(e) if so, the steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Objectives: 

(i) To raise funds from individuals, Institutions, 
corporate and others. 

(iI) To promote and fund the various programmes 
for children who are affected by natural 
calamities, disasters, distress and In difficult 
circumstances through voluntary agencies and 
State Governments in unserved and underserved 
areas including tribal and remote areas In 
pursuance of National Charter for Children, 2003 
notified by the Government of India, Department 
of Women and Child Development on 9th 
February, 2004 and children in difficult 
circumstances including children of prisoners, 
children affected by riots, aggression, children 
affected by trafficking and children of prostitutes. 

(iii) To implement various programmes. 

(iv) To do ali other things that are incidental and 
conducive to the above objects. 

Programmes: 

NCF provides grant-In-aid to NGOs for undertaking 
various projects for children like: 

(i) for welfare and rehabilitation of destitute children 
in slum and low income groups. 

(Ii) for rehabilitation of destitute_ children, as far as 
possible in families. 

(iii) low cost innovative projects for children In need 
of immediate attention. 

(iv) socio-economic projects for destitute mothers to 
supplement family Income to support children. 

(v) welfare and educational services for working 
ch~ldren in unserved and underserved areas. 

(vi) for welfare of children affected by trafficking. 

(vii) for welfare of children of prostitutes and 

(viii) all other projects to be taken in the unserved 
and underserved tribal and remote areas in 
pursuance of National Charter for Children, 2003 
notified by the Govt. of India, erstwhile 
Department of Women and ~hild Development. 

(b) Only donors have contributed Rs. 59.25 lakhs in 
last five years. No contributions either from Union 
Government or State Governments have been received. 

(c) Rs. 42.98 lakhs. 

(d) NCF has not made any such request to 
Government. 

(e) Doe8 not arise. 

{Eng/Ish} 

Loan to Sugar and Spinning Mills 

1347. SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI K. SUBBARAYAN: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has issued guidelines 
to the Public Sector Banks to implement a package for 
prOviding interest free loans to Sugar mills and Spinning 
mills; 
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(b) if so, the details thereof; 

(c) the names of the Public Sector Banks 
implemented the above package; 

(d) the reasons for not implementing the above 
package by all the Public Sector Banks; and 

(e) the number of Sugar and Spinning Mills received 
above loans, State-wise, Bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
With a view to improve the liquidity position of sugar 
factories for enabling them to clear cane price arrears 
of 2006-07 8ugar season and cane price of 20u7 -08 
sugar season relatable to Statutory Minimum Price for 
respective sugar season to the sugarcane farmers, the 
Government has notified a scheme for extending financial 
assistance to Sugar Undertakings, 2007. The scheme 
covers all sugar mills, which have been functlonallwere 
functional during 2006-07 and 2007-08 sugar season. 
The NPA units are also covered under the scheme 
provided the State Government gives guarantee for their 
new loans. Loan are to be granted equivalent to the 
notional Central Excise Duty payable on total production 
of sugar during 2006-07 and 2007-08 sugar seasons. 
The Central Excise duty is to be taken net of Sugar 
Cess. Full interest subvention is to provided to all 
Scheduled Commercial Banks (SCBs), Regional Rural 
Banks (RRBs) and Cooperative Banks for the total 
duration of the loan, i.e. 4 years including 2 years 
moratorium. The interest subvention is limited to 12% 
per annum of which 5% is to be met out of general 
budget provisions of the Central Government and the 
remaining 7% from the Sugar Development Fund. 

(c) and (d) All Public Sector Banks, RRBs and 
Cooperative Banks are implementing the above package. 

(e) Data Reporting System of Reserve Bank of India 
does not generate data in the manner asked for. 

Commltt.. on Financial Inclusion 

1348. SHRI BALAS HOWRY VALLABHANENI: 
SHRI RUPCHAND PAL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Dr. Rangarajan Committee on Pinancial 
Inclusion has submitted Its Report to Government; 

(b) if so, the main recommendations of the 
Committ.e and action taken thereon; 

(c) whether the Committee has recommended the 
creation of national mi88ion for financial inclusion to 
provide better access to institutional funds to low Income 
households and Individuals; and 

(d) If so, the decision taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes. Sir. The major recommendations of the committee 
are as follows: 

• Strategy for buHcling an inclusive financial sector; 

• Taking up financial Inclusion as a National Rural 
Financial Inclusion Plan (NRFIP); 

• Incentlvlsing of human resources of banks in 
terms of measurable performance indicators; 

• Creation of Financial Inclusion Promotion and 
Development Fund and Financial Inclusion 
Technology Fund to meet the cost of 
developmental and promotional interventions and 
technology adoption; 

• Making of marginal farm holdings viable and 
enabling their financial Inclusion; 

• Recapitalisation of regional rural banks with 
negative net-worth and earty implementation of 
Valdyanathan Committee report for revival 
package of cooperative credit institutions; 

• Implementation of Reserve Bank of India's 
initiative for financial inclusion; 

• Setting up Credit Guarantee Fund for risk 
mitigation; 

• Encouraging Self Help Groups in excluded 
regions; . 

• Leveraging of existing network for micro- I 

Insurance. 
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(c) and (d) Yes, Sir. The Committee has 
recommended Government of India to consider 
constituting a National Mission on Financial Inclusion 
(NaMFI) comprising representatives from all stakeholders. 
The purpose of the Mission is to aim at achieving 
universal financial inclusion within a specific time frame. 

The Committee has submitted its final report to 
Govemment of India on 4th January, 2008. Meanwhile, 
based on the recommendations for the interim report of 
this Committee, the Government of India (Gol) has 
already taken a number of steps for implementation of 
this report. One of the important steps being the decision 
to constitute the Financial Inclusion Fund (FIF) for 
meeting the cost of promotional and developmental 
interventions and the Financial Inclusion Technology Fund 
(FITF) to meet the cost of technology adoption, with an 
overall corpus of Rs. 500 crore each, with initial funding 
to be contributed by the Central Govemment, Reserve 
Bank of India (RBI) and National Bank for Agriculture 
and Rural Development (NABARD). 

[Translstion} 

Quarterly expenditure by CPWD 

1349. SHRI MANSUKHBHAI D. VASAVA: 
SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) The amount spent by the Central Public Works 
Department on the quarterly basis during each of the 
last two years and the income earned by the Department 
during the said period; 

(b) whether CPWD spends major portion of its funds 
in the last quarter of financial year despite the objection 
of the Ministry of Finance; 

(c) the reaction of the Government thereto and the 
steps taken by the Government to check this tendency; 
and 

(d) the success achieved by the Government in this 
regard? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) The details of the quarterly 
expenditure for the last two years are given below: 

Quarter 

1st 

2nd 

3rd 

4th 

2005-06 

332.46 

343.29 

304.04 

331.81 

(Figures in crores) 

2006-07 

344.96 

329.04 

334.55 

381.18 

The details of income for the above two years is as 
under:-

2005-06 

2006-07 

Rs. 90.67 crores 

Rs. 101.47 crores 

(b) The expenditure by CPWD is uniformly 
distributed as may be seen from the quarterly trends 
stated in (a) above. 

(c) and (d) In view of (a) and (b) above, do not 
arlae. 

[English} 

Cooperative Houalng 

1350. SHRI ASADUDDIN OWAISI: 
SHRIMATI RUPATAI D. PATIL: 
SHRI HITEN BARMAN: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether Government is aware that Cooperative 
Housing has not served the targeted purposes; 

(b) If so, the reaction of the Government with reason 
thereto; 

(c) whether Government proposes to take special 
measure and provide special package to promote housing 
and labour housing; 

(d) if so, the details thereof; 

(e) whether Government proposes to involve private 
sector in Cooperative Housing; and 

(f) if so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (f) 'Housing Cooperatives' is a 
State subject and governed by their respective State 
Cooperative Societies Acts/Rules. Hence, role of this 
Ministry is advisory in nature. However, cooperative 
housing movement in the country is spearheaded by the 
National Cooperative Housing Federation of India (NCHF) 
registered under the Multi-State Cooperative Societies 
Act and engaged in promoting, developing and 
coordinating the activities of housing cooperatives. About 
31,000 primary housing cooperatives are members of 
the State level Apex Cooperative Housing Federations 
functioning in 26 States/UTs which are affiliated to NCHF. 
They have facilitated in the construction of 23.51 lakh 
dwelling units. 

Recently, the Government has announced the 
National Urban Housing and Habitat Policy, 2007. The 
objective of the policy is to encourage Cooperative Group 
Housing Societies, Employees Welfare Organisations, 
labour housing promotion organisations, Non-Government 
Organisations (NGOs) and Community Based 
Organisations (CBOs) to have partnerships with Urban 
Local Bodies! Parastatal bodies in relation to housing 
related micro-finance and housing development. 

Higher Population Density and Incr .... d Floor 
Ar.a R.tlo 

1351. SHRI PRABODH PANDA: Will the minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the Government has asked State 
Governments to permit a higher population density for 
housing projects; 

(b) if so, the details thereof; .-
(c) whether the Government has asked the State 

Governments to allow more floor area ratio to the 
developers and relax height restrictions, and 

(d) if so, the details thereof? 

THE MINISTER OF STAl"E OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) to (d) Housing being a State 
subject, the question of permitting higher population 
density for housing projects comes under the purview of 

State Governments and the concerned Urban Local 
Bodies. However, the National Urban Housing & Habitat 
Policy-2007 (NUHHP) which was laid on the Table of 
both the Houses of Parliament on 7.12.2007 refers to 
use of Innovative spatial Incentives like relaxation of Floor 
Area Ratio (FAR) In the context of enhancing the 8upply 
of hOUS88 for Economically Weaker Sectlon8 (EWS) and 
Low Income Group (UG). It also envisages encouraging 
more efficient use of scarce urban land through review 
of authorised FAR in line with International practices. 

Moblll •• tlon of Fund. by PFC 

1352. SHRI BASU DEB ACHARIA: Will the Minister 
of POWER be pleased to state: 

(a) whether the Power Finance Corporation (PFC) 
and US based company, Clear Investment have joined 
hands to float $ 1 billion private equity fund for the 
investment in power sector in the country, as reported 
in the 'Economic Tlmes' dated January 16, 2008; 

(b) if so, the facts of the matter reported therein; 
and 

(0) the reaction of the Government thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) No, Sir. According to information 
received from Power Finance Corporation (PFC), the 
statement reported in the Economic Tlmes on 16.01.2008 
is factually incorrect and PFC has taken up with the 
newspaper for issuance of appropriate clarification. 

(c) Does not aria. in view of reply to (a) & (b) 
above. 

Propo .. 1 for Houllng ProJect I 

1353. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has received proposals 
for hou8ing projects from various State8 especially from 
Maharashtra; 

(b) if so, the details thereof, State-wise; 

(e) the action taken by the Govemment thereon; 
and 



491 MARCH 10, 2008 492 

(d) the time by which these are likely to be 
approved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) to (c) Yes, Sir. The Government 
of India considers housing proposals from various states 
seeking central assistance under the Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM) launched 
by it In 2005, which caters to provision of housing and 
basic services to urban poor in 63 specified cities under 
the Sub-Mission of Basic Services to the Urban Poor 
(BSUP) and in other cities and towns under the 
Integrated Housing and Slum Development Programme 
(IHSDP). 

State-wise details of projects sanctioned under BSUP 
and IHSDP in other states! union territories are given in 
the enclosed statement. 

In Maharashtra, 36 projects for a project cost of Rs. 
4135.48 crore and central assistance of Rs. 1932.11 
crore seeking inter-alia constructionl upgradatlon of 
130612 dwelling units have been san<.1ioned under BSUP. 

In addition, 32 projects for a project cost of Rs. 
362.95 and central assistance of Rs. 278.76 crore 
seeking inter-alia construction/upgradation of 29265 
dwelling units have been sanctioned under IHSDP in 
Maharashtra. 

Apart from the above, Housing and Urban 
Development Corporation Ltd. (HUDCO), a Central Public 
Sector Undertaking also sanctions loans for housing 
projects of State Governments. 

In so far as Maharashtra is concerned, HUDCO has 
reported that cumulatively it has sanctioned 1059 
schemes for a project cost of Rs. 3894.74 crores and 
sanctioned loans worth Rs. 1341.43 crore for 
constructlon/upgradation of 481792 dwelling units and 
18263 plots. 

(d) Approval of projects under BSUP and IHSDP 
depends on their adherence to the approved scheme 
guidelines, satisfaction of nonns of appraisal adopted by 
the concemed Appraising Agencies and also availability 
of Additional Central Assistance budget against the 
allocation made by Planning Commission for Mission 
period and annually. 

&Isic Setvictl 10 Ihe UftNln Poor rSSUp) 

Stille-wise Ststus of DPRs RtlCtlivtHi & Approvtld 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of StatelUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattisgarh 

Delhi 

Gularat 

No. of DPRs 
received 

3 

24 

2 

6 

9 

2 

4 

12 

13 

Total Number 
of Projects 
Approved 

4 

19 

9 

2 

4 

8 

13 

Total 
Project 
Cost 

Approved 

5 

1707.78 

4.10 

53.95 

367.72 

564.94 

391.45 

1445.33 

1268.87 

(Rupees in crore) 

Total 
Central 
Share 

Approved 

6 

846.92 

3.36 

48.56 

179.54 

396.13 

312.18 

601.69 

612.93 
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2 3 .. 5 6 

9. Haryana 3 2 64.23 31.18 

10. Himachal Pradesh 1 9.99 7.05 

11. Jammu and Kashmir 2 2 105.17 84.88 
12. Jharkhand 3 3 122.12 86.95 

13. Kamataka 13 7 510.27 272.97 

14. Kerala 5 6 304.12 202.39 

15. Madhya Pradesh 34 19 520.68 256.67 

16. Maharashtra 39 36 4135.48 1932.11 

17. Meghalaya 2 2 30.44 23.77 

18. Mizoram 1 13.76 10.40 

19. Nagaland 134.50 105.60 

20. Orissa 4 5 67.17 48.77 

21. Punjab 3 2 72.43 36.15 

22. Puducherry 2 37.38 28.05 

23. Rajasthan 2 2 277.14 169.20 

24. Sikkim 1 3.25 2.79 

25. Tamil Nadu 41 24 2134.11 947.36 

26. Tripura 16.73 13.96 

27. Uttar Pradesh 13 9 394.73 182.23 

28. Uttarakhand 3 3 13.58 10.66 

29. West Bengal 68 66 1938.93 929.36 

Total 314 251 16708.32 8383.82 

SIIIIe-wise Stlltus of OPRs RlICtIived d Approved undtlr Inltlgmltld HousIng d Slum Prog,..mmtl (IHSOP) 

(Rupees in crore) 

SI. Name of StatelUT No. of DPRa Total Number Total Total 
No. received of Projects Project Central 

Approved Coat Share 
Approved Approved 

2 3 4 5 6 
" 

1. Andhra Pradesh 94 57 687.26 511.12 

2. Assam 16 12 38.31 33.11 



495 MARCH 10, 2008 498 

1 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

Bihar 

Chhattisgarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttarakhand 

west Bengal 

Total 

Gramln Dak Savaka 

3 

10 

27 

25 

60 

3 

13 

3 

43 

25 

1 

42 

41 

2 

1 

13 

2 

42 

2 

231 

1 

80 

2 

58 

817 

1354. SHRI CHENGARA SURENDRAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Justice Talwar committee had 
recommended to refer the matter regarding service 

4 

10 

14 

23 

15 

o 

10 

1 

25 

25 

o 
33 

32 

o 

11 

2 

29 

o 
30 

8 

2 

50 

391 

5 

80.73 

178.50 

227.49 

238.84 

0.00 

42.40 

19.87 

240.27 

115.57 

0.00 

241.89 

382.95 

0.00 

87.74 

71.30 

42.40 

291.08 

0.00 

225.87 

7.19 

29.01 

5.85 

478.55 

3708.87 

8 

59.78 

122.01 

153.13 

112.98 

0.00 

32.23 

15.68 

145.76 

87.85 

0.00 

171.07 

278.78 

0.00 

44.14 

88.48 

25.55 

213.02 

0.00 

189.19 

8.33 

22.11 

2.91 

348.90 

2891.95 

conditions and emoluments of Extra Department Agents 
(ED Agents) of Department of Po ... to the Sixth Central 
Pay Commission; and 

(b) If 80, whether the Sixth CJntral Pay Commlllion 
has been entrueled to examine the i88uea of Gramln 
Oak Sevaks of the Department of Posta? 
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THE MINSITER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Justice 
Talwar Committee observed that Extra Departmental 
Agents (Now called Gramin Oak Sewaks) are required 
In fu\ure to be Included within the purview of the Pay 
Commission. 

(b) It has not been found possible to bring them 
within the purview of the Sixth Central Pay Commi8s1on. 
However, the Department of Posts has set up a one-
man committee to examine, Inter alia, the conditions of 
employment, wage structure etc of Gramln Oak Sewaks. 

{Translstion/ 

Retail Lending by SIDBI 

1355. SHRI MAHAVIR BHAGORA: Will the Minister 
of FINANCE be pleased to state: 

(a) the State-wise details of existing retail lending 
network of Small Industries Development Bank of India 
(SIDBI) in various States; 

(b) whether the Government proposes to expand and 
enhance retail lending network of SIDBI to reach directly 
to the SMEs in every cluster; and 

(c) If so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
SIDBI provides retail lending through Its network of 
70 retail branches at present. The state-wise details 
of existing branch network of SIDBI are listed at 
statement-I. 

The present network of 70 retail branches of SIDBI 
covers 210 SME clusters as given in statement-II. 

SIDBI opens its branches based on business 
potential survey of SME clusters. Opening of new 
branches IS an ongoing process of the Bank. During the 
current financial year, the Bank has opened 6 branches 
at Hubli (Karnataka), Jamnagar (Gujarat), Alwar 
(Rajasthan), Kundli (Haryana), Trichy (Tamilnadu) and 
Kozhikode (KeraJa). 

h,.",."t I 

The StsltJ-wi8e dtltsils of uisHng ",lsil ItJnding 
I1tJIworIr of SmsH Indwtn-s OtIKIIopment 88n/r 

of India (SIDBI) in vsrious Stshls 

Andhra Pradesh 

1. Hyderabad 

2. Visakhapatnam 

3. Vljaywada 

Arunachal Pradesh 

4. Itanagar 
• Assam 

5. Guwahati 

Bihar 

6. Patna 

Chhattlsgarh 

7. Ralpur 

Delhi 

8. New Deihl 

9. Okhla 

Gujarat 

10. Ahmedabad 

11. Baroda 

12. Surat 

13. Rajkot 

14. Gandhidham 

15. Vapl 

16. Jamnagar 

Goa 

17. Panji 

Haryana 

18. Farldabad 

19. Gurgaon 

20. Kundll 
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Himachal Pradesh Nagaland 

21. Baddi 43. Dlmapur 

Jammu & Kashmir Orissa 

22. Jammu 44. Bhubaneshwar 

Jharkhand 45. Rourkela 

23. Jamshedpur Punjab 

24. Ranchi 46. Ludhiana 

25. Dhanbad 47. Jalandhar 

Kamataka Rajasthan 

26. Bangalore 48 . Jalpur • 
27. Hubll 49. Jodhpur 

Kerala 50. Alwar 
28. Koehi 

Sikkim 
29. Kozikode 

51. Gangtok 
Madhya Pradesh 

Trlpura 
30. Bhopal 

52. Agartala 
31. Indore 

Tamil Nadu 
Maharashtra 

53. Chennai 
32. Mumbai Metro 

54. Coimbatore 
33. Pune 

55. Tirupur 
34. Nagpur 

58. Ambattur 
35. Aurangabad 

57. Erode 
36. Andheri 

37. Thane 
58. Hosur 

38. Nasik 
59. Trichy 

39. Mumbal Bandra Kurta Complex Uttar Pradesh 

Manipur 60. Kanpur 

40. Imphal 61. Varanasl 

Meghalaya 62. Lucknow 

41. Shlllong 63. Agra 

Mizoram 64. Aligarh 

42. Aizawl 65. NOIDA 
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66. 

67. 

Uttarakhand 

Dehradun 

Rudrapur 

West 8engal 

PHALGUNA 20, 1929 (Ssks) 

Statement II 

68. 

69. 

70. 

Kolkata 

Union Territories 

Puducherry 

Chandigarh 

502 

TINI Staltl-wistl (/81.,78 of existing /fIlall Isnding ntIIWoIk of SJTJ8H Induslritls OtIvtI/opfMnl 
Bank 01 India (SIOBI) In var/ou$ Stal. 

Andhra Pradesh 

1. Hyderabad 

2. Visakhapatnam 

3. Vijaywada 

Arunachal Pradesh 

4. Itanagar 

Assam 

5. Guwahati 

6. 

7. 

8. 

Bihar 

Patna 

Chhattisgarh 

Ralpur 

Delhi 

New Deihl 

9. Okhla 

GuJarst 

10. Ahmedabad 

No. of SSI clusters 

2 

6 

2 

2 

19 

18 

Product 

3 

Ceiling Fan, Electronic Goods, Pharmaceuticals-
Bulk Drugs, Hand Pump sets & Foundry, Leather 
tanning 

Rice Mills, Steel Fumiture 

Braaa and German Utensils. 

Steel Rerolling, Casting and Metal Fabrication 

Stainless Steel Utensils & Cutlery, Chemicals, 
Electrical Engineering Equipment, Electronic Goods, 
Food Products, Leather Products, Mechanical 
Engineering Equipment, Packaging Material, Paper 
Products, Plastic Products, Wire Drawing, Metal 
Fabrication, Furniture, Electro Plating, Auto 
Components, Hosiery, Readymade Garments, 
Sanitary Fittings. 

, 
Pharmaceuticals, Dyes & Intermediates, Moulded 
Plastic Products, Readymade Garments, Textile 
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2 3 

Machinery Parts, Diamond Processing, Machine 
Tools, Castings & Forging, Steel Utensils, Wood 
Product & Furniture, Paper Products, Leather 
Footwear, Washing Powder & Soap, Marble Slabs, 
Power Driven Pumps, Electronic Goods, Auto Parts, 
Power Loom 

11. Baroda 3 Pharmaceutical- Bulk drugs, Plastic processing & 
Wood product & fumiture. 

12. Surat 4 Diamond Processing, Powe"oom, Wood Product & 
Fumlture, Textile Machinery. 

13. Rajkot 10 Textile Printing, Flooring Tiles(Clay), Wall Clocks, 
Diesel Engines, Electric Motors, CastIngs & Forging, 
Machine Tools, Diamond Processing, Oil Mills 
Machinery 

14. Gandhidham 

15. Vapi 2 Chemicals, Pharmaceuticals- Bulk Drugs 

16. Jamnagar 2 Wood Product & Fumlture 

Goa 

17. Panji Pharmaceutical 

Haryana 

18. Farldabad 3 Auto components, Engineering Cluster, Stone 
Crushing. 

19. Gurgaon 5 Auto Components, Electronic Good., Electrical 
Engineering Equipment, Readymade Garments, 
Mechanical Engineering Equipment. 

20. Kundli 

Himachal Pradesh 

21. Baddi Engineering Equipment 

Jllmmu & Kaahmlr 

22. Jammu 3 Steel Re-rolling, Oil mills, Rice Mills. 

Jharkhand 

23. Jamshedpur 1 Engineering & Fabrication 

24. Ranchi 

25. Dhanbad 
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1 2 3 

Kamataka 

26. Bangalore 6 Powerloom. Electronic goods. Readymade garments, 
Ught engineering. Leather producta. 

27. Hubli 1 Agriculture Implements and Tractor Trailer 

Kerala 

28. Kochl 3 Rubber products. PoweMooms & Sea Food 
proceulng. 

29. Kozlkode 

Madhya Pradesh 

30. Bhopal Engln .. ring equipment 

31. Indore 4 Pharmaceuticals· Bulk drugs. Readymade garments. 
food processing. Auto components. 

Maharaahtra 

32. Mumbai Metro 11 Electronic Goods. Pharmaceutical·Basic drugs. Toys 
(plastic), Ready made garments, Hosiery. Machine 
Tools. Engineering equipment. Chemicala, Packaging 
material. Handtools. Plastic products. 

33. Pune 6 Auto components. Electronic goods. Food products. 
Ready made Garments. Pharmaceuticals· Bulk 
Drugs. Fibre glass. 

34. Nagpur 6 Powerlooms. Engineering & Fabrication. Steel 
~umlture. Ready made garments. Handtools. Food 
proce .. lng. 

35. Aurangabad 2 Auto components & Pharmaceuticals-Bulk drugs. 

36. Andherl 

37. Thane 5 Pharmaceuticals· Bulk Drugs. Sea food. Powerloom. 
Confectionery & Chemicals 

38. Nasik 2 St .. 1 fumr.ure. Powertoom 

39. Mumbai Bandra Kurta Complex 

Manlpur 

40. Imphal 

Meghalaya I. 
41. Shillong 

,. 
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1 

Mizoram 

42. Aizawl 

Nagaland 

43. Dimapur 

OriS88 

44. Bhubaneshwar 

45. Rourkela 

Punjab 

46. Ludhlana 

47. Jalandhar 

Rajasthan 

48. Jalpur 

49. Jodhpur 

50. Alwar 

Sikkim 

51. Gangtok 

Trlpura 

52. Agartala 

Tamil Nadu 

53. Chennai 

54. Coimbatore 

55. Tirupur 

56. Ambattur 
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2 

4 

9 

10 

7 

2 

3 

6 

3 

Rice Mills, Chemicals & Pharmaceuticals, 
Engineering & Fabrication, Spices 

Auto Components, Bicycle Parts, Hosiery, Sewing 
MlC Components, Industrial Fastners, Handtools, 
Machine tools, Forging, Electroplating. 

Sports Goods, Agricultural Implements, Handtools, 
Rubber Goods, Wooden Fumlture, Leather Tanning, 
Leather Footwear, Surgical Instruments, Diesel 
Engines, Rice Milia. 

Gems & Jewellery, Ball Bearing, Electrical 
Engineering Equipment, Food Products, Garments, 
Ume, Mechanical Engineering Equipment. 

Chemicals and Oil Mills 

Auto components, Leather products, Electroplating. 

Diesel Engines, Agricultural Implements, Machine 
Tools, Castings & Forging, Powerloom. 

Hosiery 
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1 2 

57. Erode 

58. Hosur 

59. Trichy 2 

Uttar Pradesh 

60. Kanpur 3 

61. Varanasi 4 

62. Luckn()w 

63. Agra 3 

64. Aligarh 3 

65. NOIDA 11 

Uttarakhand 

66. Dehradun 

67. Rudrapur 

West Bengal 

68. Kolkata 7 

Union Territories 

69. Puducherry 

70. Chandigarh 2 

TOTAL 210 

[English} 

Simplification of Direct Tax Laws 

1356. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether there is any proposal to amend Direct 

3 

Powerloom 

Artificial Diamonds, Engineering Equipment 

Saddlery, Cotton hosiery, Leather products. 

Sheetwork (Globe Lamp), Powerloom, Agriculture 
Implements, Electric fan. 

Foundry, Leather Footwear, Mechanical Engineering 
Equipment 

Brass & Gunmetal Statues, Locks, Building 
Hardware 

Electronic goods, Toys, Chemicals, Electrical 
engineering equipment, Garments, Mechanical 
engineering equipment, Packaging material, Plastic 
products, Chemicals 

Miniature Vacuum bulb 

Rice Mills 

Electric Fans, Hosiery, Aeadymade Garments, 
Leather Goods, Oal Mills, Mechanical Engineering 
Equipment, Wood Products 

Engineering Equipment, Stone Crushing, 

Tax laws to reduce mounting arrears of direct and indirect 
tax revenues; 

(b) if so, the details thereof; and 

(c) the quantum of direct and indirect taxes demaQP 
under litigation and efforts made to recover the' 
dues? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
There is no proposal to amend Direct Tax Laws to reduce 
mounting arrears of either direct or indirect tax revenues. 

(c) The demand of direct taxes under litigation as 
on 31.1.2008 is Rs. 72.986 crores whereas in case of 
indirect taxes, the same is Rs. 21668.77 crores. 

The following special measures are being taken to 
expedite recovery of tax arrears: 

(i) Recovery of arrears in large cases is being 
monitored by a Task Force headed by each 
Chief Commissioner of Income Tax/Director 
General of Income Tax, as the case may be. 

(ii) Cases involving substantial amount of arrears 
pending before Commissioners (Appeals) and 
ITA T have been identified. These authorities 
have been requested to dispose off such appeals 
ear1y &0 that the demand can be collected during 
the current financial year itself. Special efforts 
are also being taken to expedite the hearing of 
cases locked up in High Courts and the 
Supreme Court. 

(Iii) Chairman and Members of the Central Board of 
Direct Taxes are also regular1y reviewing the 
position in regard to outstanding demand and 
providing suitable guidance and directions to the 
field formations. 

(Iv, Immediate realization of unfettered arrears. 

(v) Filing of applications for stay vacation/early 
hearing In CourtslCEST AT in important cases. 

(vi) Timely disposal of all adjudication cases pending 
at the level of Commissioners. 

(vii) Quick implementation of favourable orders of 
CEST AT/Courts. 

(vIII) Posting the list of defaulters on the CBEC 
website to enable all the field officers to browse 
the website In connection with recovery action 
at their end. 

Centrll Aaalltlnee for Drinking Wlter Supply 

1357. SHRI DUSHYANT SINGH: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the State Govemment of Rajasthan has 
&Ought more Central assistance for strengthening drinking 
water supply in the State; and 

(b) if so, the amount sanctioned by the Union 
Govemment for that purpose? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. Ministry of 
Urban Development has released a sum of Rs. 22.38 
crore towards first installment of Central Assistance for 
one water supply project at Udaipur town in Rajasthan 
under Urban Infrastructure Development Scheme for 
Small and Medium Towns (UIDSSMT). 

Two projects of water supply for Ajmer and Pushkar 
in Rajasthan under Jawaharlal Nehru Urban Renewal 
Mission (JNNURM) have been sanctioned by the Ministry 
of Urban Development at an approved cost of Rs. 355.15 
crore with additional central assistance (ACA) of Rs. 
284.11 crore. ACA amounting to Rs. 75.49 crore has 
already been released to the State Government of 
Rajasthan. 

Achievement of Target under TSC 

1358. SHRI RAM CHANDRA PASWAN: 
SHRI RAM PAL SINGH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether there is any shortfall in achievement of 
target fixed under Total Sanitation Campaign (TSC); 

(b) if so, the details thereof; 

(c) whether the Union Government proposes to 
provide additional assistance to meet the target set under 
the Programme; and 

(d) if so, the details thereof, StatelUT-wi8e? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) To 
accelerate the pace of rural sanitation coverage in India, 
a centrally sponsored programme, namely Central Rural 
Sanitation Programme (CRSP), was Introduced in 1986. 
CRSP was restructured in 1999 as Total Sanitation 
Campaign (TSC), with focus on demand generation 
through effective information, education and communication 
campaign. It is being Implemented in rural areas taking 
district as a unit of implementation. Till date, 582 projects 
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for rural districts have been approved under TSC, with a (c) and (d) The Central outlay for the programme for 
project cycle of 4-5 years each. No annual targets are 2006-07 was As. 800 crore, which was increased to Rs. 
set under this programme. TSC aims to provide access 1060 crore In 2007-08. The Central outlay proposed for 
to toilets to all households In rural areas by 2012. With 2008-09 18 Rs. 1200 crore. State-wise allocations are not 
the implementation of TSC, total percentage of households made under TSC. The State-wise details of projects 
with latrine In rural area has increased to about 50% by approved are given in the enclosed statement. 
the end of February 2008. 

Sta,."..nt 

Slalrl-wise Details of Proj6cls SlII1CtiontKI 

SI.No. State No. of Project Colt Approved Share (Rs. in Lakhs) 
Project (In Lakhs) Central State Beneficiary 

2 3 4 5 6 7 

1. Andhra Pradesh 22 125804.37 78342.07 28261.30 19200.97 

2. Arunachal Pradesh 15 4485.16 2988.49 980.03 536.84 

3. Assam 26 48873.87 31823.50 10495.39 6754.118 

4. Bihar 38 144874.15 92841.53 30385.50 21447.12 

5. Chhattisgarh 16 49316.79 32620.80 10879.20 5817.30 

6. Dadra and Nagar Haveli 47.14 35.50 0.00 11.64 

7. Goa 2 972.92 574.40 228.80 169.72 

6. Gujaral 25 51875.89 31012.88 11617.90 9245.30 

9. Haryana 20 17539.06 10247.13 4066.32 3225.61 

10. Himachal Pradesh 12 10132.70 6347.27 2420.69 1364.74 

11. Jammu and Kashmir 14 19444.81 12856.68 4353.85 2234.28 

12. Jharkhancl 22 60481.22 39170.76 13008.07 8302.38 

13. Kamataka 27 59488.92 36833.75 13189.44 9365.73 

14. Kerala 14 20945.86 11000.78 5085.67 4859.43 

15. Madhya Pradesh 45 95002.42 61084.11 20983.15 12935.16 

16. Maharashtra 33 88700.39 58882.18 19836.57 12201.83 

17. Manipur 9 6626.31 4390.85 1388.37 847.09 

18. Meghalaya 6 5322.33 3552.01 1179.10 591.22 

19. Mizoram 8 3248.52 2174.54 708.91 383.07 " 

20. Nagaland 9 4133.74 2734.20 858.43 541.11 
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2 3 4 

21. Orissa 30 105296.62 

22. Pondicheny 248.90 

23. Punjab 16 nSO.34 

24. Rajasthan 32 65366.90 

25. Sikkim 4 2074.82 

26. TamHnadu 29 79704.13 

27. Tripura 4 8931.41 

28. Uttar Pradesh 70 187257.08 

29. Uttarakhand 13 9948.31 

30. West Bengal 19 70312.60 

Total 582 1352035.67 

RetenUon Period In care HomellOrphanag •• 

1359. SHRI VIJOY KRISHNA: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether care homes and orphanages keep 
children upto the age of 18 only; 

(b) if so, whether Government proposes to provide 
for retention of orphans in care homes and orphanages 
for some more years in view of the fact that such boys 
and gir1s do r,ot complete their education to enable them 
to obtain gainful employment; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As per the Juvenile Justice 
(Care and Protection of Children) Act, 2000, a child is 
defined as a person who has not completed 18 years of 
age. Accordingly, the children's homes which are 
established and maintained by the State Governmental 
UT Administrations under this Act, either by themselves, 
or in association with the voluntary organizations, for 
children in need of care and proiection keep these children 
upto the age of 18 years. 

5 6 7 

68921.73 22505.87 13869.01 

158.06 0.00 90.84 

4261.40 2012.30 1506.64 

43284.64 14462.14 7620.12 

1352.36 455.56 266.90 

45437.19 18542.97 15723.96 

4127.47 1615.26 1188.68 

117167.50 42560.45 27529.11 

6433.89 2093.53 1420.89 

42478.10 15637.41 12197.09 

850995.54 299612.17 201428.34 

(b) to (d) Section 44 'of the Juvenile Justice (Care 
and Protection of Children) Act, 2000 provides for 
establishment or recognition of After Care Organizations 
for children between the age of 17 to 18 years who may 
stay in these organizations till the age of 20 years. These 
organizations are expected to enable the children to 
prepare themselves for an honest, industrious and useful 
life after they leave the children's homes. The Government 
of India has been impressing upon the State Govemments 
the need for full implementation of the provisions of the 
Act. 

Dellatlng of Share. 

1360. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has received complaints 
from small retail share holders against delisting of shares 
from stock exchanges by the promoters causing depletion 
in the value of their investment; and 

(b) if so, the details thereof and the manner in which 
the Government intend to protect the interests of small 
shareholders when more and more companies are 
reaorting to delisting of shares? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a): Yes Sir. 
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SEBI has informed that it has received complaints from 
shareholders against delisting of shares from stock 
exchanges. 

(b) SEBI has received many complaints in respect of 
three companies. namely, Bharti Healthcare Ltd., Essar 
Shipping and Essar Steel. The complaints relate to 
misleading and manipulative way of delistlng the shares, 
delisting at a price not reflecting the true value of shares, 
etc. In addition to referring the complaints to stock 
exchanges, it is examining them for necessary action. 

Delisting of a securities from the exchanges Is carried 
out as per the provisions of the SEBI (Delisting of 
Securities) Guidelines, 2003 under the oversight of the 
stock exchanges. These guidelines provide a transparent 
method of price dlicovery through the book building 
process. 

Child Marriage. In the Country 

1361. SHRI S.K. KHARVENTHAN: 
SHRI HANNAN MOLLAH: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether a recent study by the Centre for Social 
Research (eSR) has revealed high incidence of child 
marriages in the country; 

(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) the number of such incidents reported during the 
last three years; 

(d) whether the Government has taken any steps to 
prevent such Incidents, and 

(9) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) As per information 
received from Centre for Social Research (CSR), a study 
has been conducted on 'Child Marriage in India: 
Situational Analysis in Three States'. Two selected districts 
only have been taken for the purpose of study in the 
States of Rajasthan, Uttar Pradesh and Madhya Pradesh. 
High incidents of child marriage were found in these states 

but this cannot be generalized for the country. The sons 
were married off when they were leas than 21 yea .... 
(16.8%) and daughters married off when they were less 
than 18 years (30.4%) in Varanasi as compared to 4% 
and 6.4% in Meerut in Uttar Pradesh. 69.4% of boys 
and 66.7% of girls are getting married below the 
prescribed age for marriage in Tonk districts whereas 
57.1% of boys and 47.7% in Jalpur in Rajasthan. It Is 
18.4% of boys and 16.8% of girls In Bhopal compared to 
14.4% of boys and 6.4% of girls in Shajapur in Madhya 
Pradesh. 

(c) As per the information received from National 
Crime Record Bureau, 97 caees in 2007, 99 cases in 
2006 and 122 cases in 2005 were registered under Child 
Marriage Restraint Act in allover India. 

(d) and (e) In order to prohibit child marriages and 
to make the prOvisions of the Act more effective and 
punishment more stringent for offenders, a new legislation 
"The Prohibition of Child Marriage Act, 2006" (No. 6 of 
2007) was notified in the Gazette of India on 11 th January, 
2007 and the said Act has been enforced w.e.f. 1.11.2007. 
Also, awareness generation and advocacy measures are 
continuously being undertaken by the Ministry of Woman 
and Child Development in this connection. The Ministry 
has formulated a new scheme called the Conditional Cash 
Transfer with Insurance cover for the survival of girl child 
provided the following conditionality are satisfied i.B. birth 
and registration of the girl child, full immunization, 
enrolment in school, retention in school and being 
unmarried at the age of 18 years. 

Phasing out of CST 

1382. SHRI RAVI PRAKASH VERMA: 
SHRI HANSRAJ G. AHIR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the issue of payment of compenaation to 
the States for their revenue losa due to phasing out of 
Central Sales Tax has been worked out; 

(b) If so, the details in this regard and if not, the 
reasons therefor: 

(c) whether the Issues relating to Value Added Tax 
(VAT) have alao been resolved In this regard; and . • 

(d) If so, the detaIls thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) A 
consensus had been arrived at between the Centre and 
the States that the CST should be phased out in 4 steps, 
i.e. reducing the CST rate from 4% to 3% w.e.f. 
01.04.2007, from 3% to 2% w.eJ. 01.04.2008, from 2% 
to 1 % w.eJ. 01.04.2009 and eventually abolishing the tax 
on 31.03.2010. A package of compensation to the States 
for revenue loss on account of phasing out of the CST 
has also been worked out for the year 2007-08. As per 
the package, the States shall be compensated for CST 
reduction from 4% to 3% through a combination of non-
monetary and monetary measures, that include abolition 
of Form-D, levy of VAT on Tobacco 0 12.5% by States, 
transfer of tax on identified services to the States, and 
budgetary support in case these measures prove 
inadequate to fully cover the loss. 

(c) and (d) The Central Govemment has made the 
enabling provisions for levy of VAT on Tobacco and 
Tobacco products. The Empowered Committee of State 
Finance Ministers has agreed that VAT on Tobacco and 
Tobacco products be imposed at 12.5% VAT rate from 
01.4.2007. 

{Translslion} 

Containing Price. of Petrol and 01 ... 1 

1363. SHRI HANS RAJ G. AHIR: Will the Minister of 
FINANCE be please::! to state: 

(a) whether surcharge is being levied on petrol and 
diesel according to their value; 

(b) if so, the revenue collected under this head by 
the Union Govemment during the last financial year 2006-
07 and the current financial year; 

(c) whether the Government is contemplating to 
refund the funds so collected to petroleum companies to 
control the rising prices of petrol and diesel; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Special 
additional excise duty at the specific rate of Rs. 6 per 
litre, not on value basis, is leviable on petrol. 

(b) to (d) Does not arise in view of (a) above. 

Opening of Branches by Foreign Company 

1364. SHRI RAMESH DUBE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a foreign company is permitted to open 
a branch office in india under automatic route with the 
permission of Reserve Bank of india even though the 
item concemed is under the Compulsory Lic'3ncing for 
manufacture under the Industrial Policy; 

(b) if so, the norms thereof; 

(c) whether such Branch Offices are allowed to carry 
out commercial transactions such as sales, purchase, 
lease or trading activities without going through the 
Foreign Investment Promotion Board (FIPB); and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Foreign 
companies are permitted to open Branch Offices in India 
in terms of Notification No FEMA 2212000-RB dated 3rd 
May 2000 viz. Foreign Exchange Management 
(Establishment in India of Branch or Office or other Place 
of Business) Regulations, 2000 under automatic route with 
the permission of RBI provided (I) such unite are 
functioning in those sectors where 100% FDI is permitted; 
(Ii) such units comply with part XI of the Companies Act 
(Section 592 to 802) and (iii) such units function on a 
stand-alone basis. 

(b) Applicants are required to submit their applications 
in the prescribed proforma to the RBI along with a copy 
of their certificate of incorporation attested by a Notary 
Public or Indian Embassy in country of incorporation and 
latest audited Balance Sheet of the company. 

Based on financial statements submitted along with 
the application a company with profitable track record of 
5 years is considered for permission. 

(c) and (d) Branch Offices are allowed to carry out 
activities permitted in Schedule I of FEMA 22I20D0-RB. 
Branch Office can act as buying and selling agent of its 
parent company in India. 
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(English) 

RBI Study and Urban Infnl.ructure 

1365. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of FINANCE be pleased to state: 

(8) Whether Reserve Bank of India's Development 
Research Group has carried out a study on municipal 
finance; 

(b) If so, the details of the outcome; 

(c) Whether Rs. 63,000 croras are needed every year 
for urban infrastructure for the next 10 years; 

(d) If so, whether at least Rs. 10,000 crores is 
required for providing core services by urban local bodies; 
and 

(e) If so, how the Ministry is planning to pool the 
resources for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
The information is being collected and will be tabled In 
the floor of the House later. 

Training to ST Women 

1366. SHRI K.S. RAO: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the Government proposes to empower 
the woman belonging to STs by providing training In 
enterpreneurshlp and skill development to Improve their 
lives and livelihood; 

(b) if so, the details thereof alongwlth the number of 
woman beneficiaries; 

(c) the details of the financial assistance likely to be 
provided by the Union Government to the State 
Government for running training camps; 

(d) whether the Government proposes to involve some 
NGOs in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P. R. 
KYNDIAH): (a) Ministry of Tribal Affairs implements a 

scheme namely Vocational Training in Tribal Areas to 
develop the skill of the tribal youth In order to gain 
employment/seH employment opportunities. This scheme 
Is equally applicable to both ST boys and girls. There is 
no proposal of a separate scheme for ST women In this 
regard. 

(b) Under the scheme, each training center may cater 
to five vocational courses In traditional or other skills 
depending upon the employment potential of the area. 
Each tribal boy/girl is trained In two trades of hislher 
choice, the course In each trade being for the duration 
of six months including practical training for three months. 
Rs. 13,5001- per trainee per year is provided by way of 
recurring cost which also includes Rs. 12001- per trainee 
per year for purchase of raw material and Rs. 3501- per 
trainee per month as stipend besides honorarium to 
trainees, staff etc. During the year 2006-07 total number 
of beneficiaries covered is 6275 (both boys and girls). 

(c) During 2007-08 the R.E. under scheme under 
the state head Is Rs. 6.75 crore including N.E. component 
and the B.E. for the year 2008-09 under the state head 
is Rs. 7.00 crore including N.E. component. 

(d) and (e) This scheme is implemented through the 
NGOs as well as through State Governments/UT 
Administrations. During the year 2006-07 grants to the 
tune of Rs. 150.00 lakh have been released to 9 NGOs 
for 9 projects covering 900 beneficiaries (both boys and 
girls). 

Land Allotted to Educational Inatltutlons 

1367. SHRI RAMDAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether a number of educational Institutions and 
Social Organisation applied for/submitted proposal for 
allotment of land to the Land Development Office during 
the last three years; 

(b) if 50, the present status of these proposals; 

(c) whether the Government has allotted land to such 
educational institution; and 

, 
(d) if eo, the details thereof, echool-wiee and Iocation-

wile? 
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THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. 

(b) Due to paucity of land and pendency of many 
requests for land from various Government Departments! 
local bodies and political parties, these requests have 
not been considered for allotment. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

[English] 

Propo .. 1 for Rain a ... ,. from QuJarat 

1368. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Union Government has received 
proposal for "Rain Basera", from the Government of 
Gujarat at Jamnagar, Rajkot, Porbandar, Bhavnagar, 
Surendranagar, Vadodara, Ahmedabad, Surat Bharuch and 
Vapi etc.; and 

(b) if so, the progress made so far In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) and (b) Only one Night Shelter 
Scheme was sanctioned for Gujarat, pertaining to 
Bhavnagar Municipal Corporation by Government of India, 
but no funds were transferred to it since the Night Shelter 
Scheme was transferred to State Sector with effect from 
1.4.2005. 

[Translation] 

Tests on Genetically Modlfl.d Seeds 

1369. SHRIMATI RUPATAI D. PATIL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether any tests have been conducted on the 
viability and safety of the genetically modified (GM) ~ds 
developed in the country; 

(b) if so, the details thereof and the outcome thereof; 

(c) whether the Government has chalked out any 
action plan for certification of the said GM seeds and 
their use in view of the protests made in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE iN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Ministry of Environment and Forests and Department 
of Biotechnology, Ministry of Science & Technology being 
the nodal departments informed that they have not 
conducted any test on viability of genetically modified 
(GM) seeds. However, the safety tests on the GM seeds 
developed in the country are conducted as per the 
guidelines and protocols put in place by the Review 
Committee on Genetic Manipulation (RCGM) and any tests 
prescribed by the Genetic Engineering Approval Committee 
(GEAC). 

(b) So far, the Genetic Engineering Approval 
Committee (GEAC) has approved the environmental 
release of only Bt cotton. The biosafety tests conducted 
on Bt cotton seeds having events MON531 (CIY-1 Ac 
gene), MON15985 (CIY-' Ac+CIY 2Ab Gene), JK Event 
1 (CIY-' Ac Gene) and GFM (CIY-1 A Gene) have been 
found to be safe. 

(c) and (d) The Genetically Modified (GM) seeds are 
not notified as they are not covered under the Seeds 
Act, 1966. In view of the above facts, the GM seeds 
including Bt cotton seeds cannot be certified under the 
present circumstances. However, the purpose of 
certification is only to ensure seed quality and not bio-
safety. 

Smuggling of Animals 

1370. SHRI AVINASH RAI KHANNA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Union Govemment is aware of the 
fact that animals of various species are being smuggled 
from India to Bangladesh every year; 

(b) if so, the number of animals smuggled during the 
last three years, Species-wise; and 

(c) the steps taken by the Government to check 
smuggling of livestock from India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
The information is being collected and will be laid on the 
Table of the House. 

Forward Trading 

1371. SHRI RAGHUVEER SINGH KOSHAL: 
SHRI HANSRAJ G. AHIR: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the commoditiesfltems included for forward trading 
during the last three years and thereafter, till date; 

(b) whether the Forward Contracts Regulation 
Amendment Bill is proposed to be brought within the 
purview of the Committee on relation between forward 
trading and price-rise; 

(c) if so, the details thereof; 

(d) whether compulsory delivery is proposed to be 
made mandatory In forward trading; 

(e) if so, the details thereof and action taken thereon; 
and 

(f) the steps taken to properly regulate forward trading 
to check price rise and ensure fair prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINIST~Y OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDOIN): (a) 
Prohibition on futures trading in a large number of 
commodities that existed before 2003 was lifted on 1 st 
April, 2003. A statement giving details of the commodities. 
which were included for forward trading during the years-
2004-05, 2005-06. 2006-07 and 2007-08 (till date) Is 
enclosed. 

(b) No, Sir. 

(c) In view of a reply to (b), does not arise. 

(d) and (e) Section 2(c) of the Forward Contracts 
(Regulation) Act, 1952 defines a forward contract as a 
contract for the delivery of goods. The contracts traded 
on the Exchanges, therefore, provide for deliveries. Most 
of the agricuhural commodities which are actively traded 
at the Exchange platform have the provisions for 
compulsory delivery. 

(f) The forward trading In a commodity is a 
mechanism for price discovery and price riel< management. 
The prices of a commodity is mainly governed by demand 
and supply factors In the physical market. The Forward 
Markets Commission which is the Regulator for futures 
trading In commodities under the provisions of Forward 
Contracts (Regulation) Act, 1952, prescribes various 
regulatory measures such as limit on open positions, dally 
margins, limit on dally price variation etc. to ensure orderty 
trading in the futures market. 

Year Commodities included for 
forward trading 

2004-05 1. CPO Refined 

2. Crude Palm 011 

3. Crude Palm Olive 

4. Crude Oil 

5. Polymer 

6. Rubber 

2005-06 1. Fumace 011 

2. Ethanol 

3. Cooking Coal 

4. Electricity 

6. Natural Gas 

6. Clove 

7. Barley 

2006-07 1. Onion 

2007-08 (till date) 1. Thermal Coal 

2. Carbon Credit 

Surrender of BSNL and MTNL Telephone 
Connection. 

1372. SHRI PUSP JAIN: 
SHRI SUBHASH MAHARIA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether the number of domestic landline telephone 
connections is decreasing day by day in the era of mobile 
phones; 

(b) if so. the extent to which revenue losses suffered 
by the Govemment as a result thereof surrendering a 
large number of telephone connections; 

(c) the steps takenlbelng taken by the Govemment 
to check the same; 

(d) the number of new domestic landline telephone 
connections installed and surrendered during the year 
2006-07. separately; and 

(e) the details thereof. State-wise. especially in 
Rajasthan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFO~MATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes. Sir. There is decline in 
Landline connections. 

(b) Revenue from Telephone connections is not 
earned by the Government but by the Operators who 
provide the telephone connections to the customers. 
Reductions in the number of domestic land line telephone 
connections has been accompanied by much more 
increase in mobile connections. This trend of mobile 
substitutions has resulted in overall increase in revenue 
to the Government. 

(c) BSNL and MTNL have taken a lot of measures 
with following details to maintain its customer base as 
well as to improve telecommunication services in its 
service areas: 

(i) Reduction in tariff for all basic services. 

(ii) Launch of BSNL ONE INDIA tariff Scheme. 

(iii) Reduction of rental for Sulabh Plan by BSNL. 

(iv) Empowering CGMs of Telecom Circles by BSNL 
to launch Circle based competitive tariffs for 
basic and cellular services to increase the 
number of subscribers. 

(v) MTNL is reviewing its tariff for various producta 
and services so as to make them customer 
friendly and to suit various· eegrnents of the 
SOCiety. 

(vi) MTNL has launched IPTV Services in both Deihl 
and Mumbai. It will stop the churn of landline 
subscribers and provide enhanced video services 
to the customers. 

(d) and (e) The number of domestic landline 
telephone connections installed and surrendered (including 
disconnection due to non-payment) during the year 2006-
07 of BSNL and MTNL is given in the enclosed statement. 

Stlltement 

Landline Tslsphons Connsctions Installed and 
Disconnsctsd Cin:/s-wiss during 2006-07 

of BSNL and UTNL 

51.No. Name 01 Circle Land line Phones during 2Q06.07 

SurrendeI!4' InstIIed 
DiIconnec:ted 

2 3 

A. BSNL 

1. Andarnan and Nicobar 15129 8430 

2. Andhra Pradesh 603006 345113 

3. Aa8am 41005 23587 

4. Bihar 121993 71568 

5. Chhattisgarh 28889 17097 

6. Gujarat 3n432 178201 

7. Haryana 148685 51937 

8. Hmachal Pradesh 37an 15702 

9. Jammu and KMhmir 2050S 13444 

10. Jharkhand 44872 23901 

11. Kamataka 381174 223865 

12. KeraJa 155608 217478 

13. Madhya Pracleah 140512 104758 

14. Mlharael1tra 448298 318988 

15. North East-1 24241 27217 

16. North-East-II 9389 8600 
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2 3 4 

17. Orissa 57586 42985 

18. Punjab 326956 102743 

19. Rajasthan 173114 83806 

20. Tamilnadu 395834 222012 

21. Uttranchal 35076 14596 

22. Uttar Pradesh East 176656 99718 

23. Uttar Pradesh West 175687 58720 

24. West Bengal 99966 65789 

25. Kolkatta 101099 117815 

26. Chennai 122867 123101 

Total 4263456 2579171 

B MTNL 246041 391037 

[English! 

Import of Thread and Raw Matertal 

1373. SHRI RANEN BARMAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the weavers are facing terrible crises 
due to import of thread and raw material from foreign 
countries at a cheaper rate; and 

(b) If so, the details thereof aJongwith the stepa being 
taken by the Govemment to save the weavers of cottage 
industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No such 
information has been received. 

(b) Does not arise. 

[Transla/ion! 

Allocation of Frequency 

1374. SHRI SHRINIWAS DADASAHEB PATIL: Will the 
minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a) whether a proposal for frequency allocation for 
wireleas set-up in Chandoll National Park In Maharashtra 
has been received by the Union Government; 

(b) If 80, the details thereof; 

(c) the steps taken by the Govenrment in this regard; 
and 

(d) the time by which It Is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The application for 
grant of wireleaa license for Chandoll National park had 
been received from Conservator of Forests, Kolhapur 
Wildlife, Kolhapur. After necessary technical analysis, 
suitable frequency spots with associated technical 
parameters have been Identified In the Very High 
Frequency (VHP) band. 

The DecIsion Letter to grant wlreIea operating licence 
under Indian Telegraph Act, 1885 has been Issued. The 
wireleaa operating licence can be granted after completion 
of certain prerequisites, including payment of necessary 
spectrum chargee, etc. by the applicant. 

[English] 

New flexible Lot for Hotel. 

1375. SHRI K.S. RAO: WUI the Miniater of LABOUR 
AND EMPLOYMENT be pleaeec:l to state: 

(a) the number of persons employed i:1 hotels and 
allied establishments during each of the last three years 
a1ongw1th the projections made regarding the requirements 
by 2012; 

(b) the nature of Irregularities relating to labour • 
prevailing in the lector alongwith the legal protection 
available to workers for addre88ing their Issues; 

(c) whether the Govemment propoaes to enact a 
new flexible law to regulate labour force in hotel and 
similar establishments and maintained healthy labour 
relation in the sector to promote tourism and hospltall\!( 
industry; and 

(d) if 80, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Hotels and Allied 
establishments are covered under the provisions of Shops 
and Establishments Acts enacted by the respective State 
Govemments. Under these Acts, State Govemments are 
the "Appropriate Govemmenr. As informed by the Ministry 
of Tourism, data regarding number of persons employed 
and nature of irregularities relating to Labour in this sector 
is not maintained centrally. 

(c) No, Sir. 

(d) Does not arise. 

Development of Indlgenoue AWACS 

1376. SHRI NAVEEN JINDAL: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government has decided to develop 
an indigenous Airborne Earty Warning and Control System 
(AWACS); 

(b) if so, the details thereof and the time likely to be 
taken in its development; 

(c) whether it is also proposed to manufacture 
indigenous radars; 

(d) whether the possibilities of marketing Indian 
technology for surveillance equipment In world markets 
have been assessed; and 

(e) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Yes, Sir. Defence Research and Development 
Organisation Is pursuing development of Airborne Early 
Warning and Control System (AEW&C) at a cost of Rs. 
1 ,800 cr with a probabl~ date of completion (PDC) In the 
year 2011. 

(c) Yes, Sir. Development and manufacture of 
indigenous Radar Is Included in AEW&C programme. 

(d) No, Sir. 

(e) Does not arise. 

fTrsnsl8hOn/ 

Aaal.lance to Farmer. of Vldarbha Region 

1377. SHRI MOHAN RAWALE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government proposes to provide 
assistance to farmers of Vidarbha region of Maharashtra 
for reducing milk and milk products and also extend 
co-operation to poor farmers for Increasing their income; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Government does not have any proposal to provide 
assistance to farmers of Vidarbha region of Maharashtra 
for reduCing milk and milk products. This department is 
providing assistance through various dairy development 
schemes like Intensive Dairy Development Programme, 
Assistance to Cooperatives, Strengthening Infrastructure 
for Quality and Clean Milk Production and Dairy Poultry 
Venture Capital Fund, to promote dairying in the state of 
Maharashtra, including Vidarbha region and thus help 
increase the income of poor farmers. 

Funds are also being provided for setting up milk 
chilling centres, among others, in six suicide plane districts 
of Vidarbha region under a Special Package. 

Practical education and Awarane.. Programme 

1378. SHRI SUBHASH MAHARIA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the practical education and awareness 
programmes are being run for the labourers engaged in 
the various sectors In the country; 

(b) if so, the details thereof; and 

(c) the number of labourers benefited therefrom during 
each of the last three years and thereafter till date, State-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Central Board for Workers Education 
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conducts awareness generation programmes for the 
workers in organized, unorganized and rural sectors for 
their socio-economic developments. 

(b) A list of the programmes being conducted in the 
organized, unorganized and rural sector Is enclosed as 
statement-I. 

(c) The details of the workers trained during last three 
years and thereafter till date State-wise are given In the 
enclosed statement-II. 

Org_nlNd Sector 

1. Training for trainers (45 days). 

2. Personality Development Programme (21 days). 

3. Refresher Courses for Worker Teachers (5 days). 

4. Joint Educational Programmes (1 day). 

5. Need Based Seminars (2 days). 

6. Self Generation of funds programmes (1 day). 

7. Self Generation of funda programmes (2 days). 

8. Self Generation of funds programmes (3 days). 

9. Special Self Generation of funds programmes. 

10. Programmes on workers Participation In 
Management (3 days). 

11. Part Time/Full Time Unit Level Classes. 

12. Joint Educational Programmes (2 days). 

13. Need Based Special Seminars (1 week). 

14. Functional Adult Literacy CIaa8es (6 months). 

15. Quality of Life Programmes (organised sector) 
(4 days). 

16. Quality of Life programmes (organised sector) 
(2 days). 

17. Plant Level programmes (1 day). 

UnorganlMd Sector 

18. Empowerment Camps for unorganized sections 
worke,.. (4 days). 

19. Empowerment Camps for Weaker sections 
workers (4 days). 

20. Quality of Life Programmes (unorganlsed sector 
(4 days). 

21. Quality of Life Programmes (unorganised sector 
(2 days). 

22. Special Programmes for Unorganised Sector 
workers (2 days). 

23. Special Programmes for Women workers (2 
days). 

24. Special programmes for Parents of Child t.bour 
(2 days). 

25. Special programmes for Child Labour (2 days). 

26. Special Programmes for SCIST workers (2 days). 

27. Programmes on Labour Welfare and 
Development (2 days). 

28. Campa for Stone Quarry Worke,... 

Aural Sector 

29. Rural Awareness Campe (2 days). 

30. Empowerment Camps for Rural Workers 
(4 days). 

Statement II 

State-wise Bf9Ilk-up of Wont-em Tt-.inBd during Last ThtrItJ Yeam and ThefNhsr fill Januaty, 2008 

Stale/Centre No. 01 participants 

April 2004 to April 2005 to April 2006 to April 2007 to 
March 2005 March 2006 March 2007 Jan 2008 

2 3 4 5 

" Andhra Pardesh 19628 20158 19n1 15226 

Assam 11922 15870 11365 10657 
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Bihar 

Chhattlsgam 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pardesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pardesh 

Maharashtra 

Manipur 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pardesh 

West Bengal 

Total 

/English} 

2 

7009 

4774 

8837 

6601 

18171 

6899 

4987 

5029 

16472 

19505 

12725 

24989 

29407 

6502 

14367 

7728 

12416 

20548 

34868 

27255 

320539 

Fund. tor Irrigation under Bharat Nlrman Yo'ana 

1379. SHRI M. RAJA MOHAN REDDY: 
SHRI MADHU GOUD YASKHI: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

3 

8083 

6671 

9344 

5778 

18759 

7290 

5756 

4551 

13022 

18916 

13899 

26068 

29142 

6924 

14701 

7244 

11392 

25134 

35802 

24056 

328560 

4 

5184 

7125 

8034 

4430 

16110 

5654 

3971 

3975 

11642 

20091 

12123 

20961 

24242 

8103 

13893 

5049 

7323 

23649 

30947 

22436 

285878 

5 

2913 

5602 

6010 

3188 

13130 

4522 

2686 

4074 

10597 

17251 

9173 

16565 

19391 

5555 

11237 

3553 

5763 

18883 

27419 

16875 

230270 

(a) whether Union Govemment has fixed a target for 
irrigation of one crore-hectare land under the Bharat 
Nirman Yojana; 

(b) If so, the detail. thereof alongwith parameters 
devised for implementation of said scheme; 

(c) the details of the amount released and utilised 
for the said purpose and the outcome thereof for the last 
three years alongwith the current financial year, State-
wi8e and Year-wise; 
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(d) whether any time frame has been fixed to achieve 
the said target alongwith details of additional irrigation 
potential achieved, State-wise; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (e) The irrigation component of Bharat 
Nirman envisages creation of irrigation potential of 1 crore 
hectare during 2005-06 to 2008-09 through major and 
medium irrigation projects, minor Irrigation schemes and 
schemes of Repair, Renovation and Restoration of Water 
Bodies to be implemented by the respective State 
Governments. There Is no separate allocation of fund for 
irrigation component of Bharat Nlrman. The schemes 

identified by the State Governments are provided central 
assistance under Accelerated Irrigation Benefit Programme. 
The schemes of Repair, Renovation and Restoration of 
Water Bodies have been provided limited assistance under 
the pilot scheme of MRepalr, Renovation and Restoration 
of Water Bodies". Further the States of Andhra Pradesh, 
Kamataka and Tamil Nadu have signed the agreement 
for World Bank assistance for Andhra Pradesh Community 
based Tank Management Project. Karnataka Community 
based Tank Management Project and Tamil Nadu Irrigated 
Agriculture Modernisation and Water Bodies Restoration 
and Management Project respectively. State-wise and 
Year-wise details of the CLAlGrant released under AIBP 
during the last three years and In the current year and 
the potential created upto March 2007 are given in the 
enclosed statement. 

StIIt.ment 

/rrig8tion Under Sharal Ninnsn 

SI.No. Name of Statel Potential created CLAlGrant raleased during (Rs. Crore) Total CLAlGrant 
Major & Medium upto March, releued 2004-05 

Irrigation 2007 to 2007.()8 
Projects (Thousand hectare) 2004-05 2Q05.06 2006-07 2WT.oa 

2 3 4 5 6 7 8 

1. Andhra Pradesh 280.93 87.55 311.38 818.42 516.85 1792.20 

2. Assam 67.44 0.01} 12.60 0.00 0.00 12.68 

3. Bihar 439.21 37.22 16.24 3.23 30.97 87.65 

4. Jharkhand 13.98 21.29 5.04 1.29 5.74 33.36 

5. Goa 7.15 0.86 0.00 1.91 18.34 20.90 

6. Gujarat 424.73 530.50 339.60 121.89 350.00 1341.99 

7. Haryana 109.09 11.14 8.00 3.17 0.00 20.31 

8. Himachal Pradesh 2.86 1.n 16.06 2.22 70.54 90.58 

9. Jammu and Kashmir 27.99 7.30 24.76 18.25 85.66 115.97 

10. Kamataka 421.70 396.30 140.78 160.37 194.15 891.59 

11. Karala 32.75 49.44 9.36 16.65 0.00 75.45 

12. Madhya Pradesh 150.65 516.70 . 168.10 25.81 229.12 939)3 
• 

13. Chhatisgarh 112.60 2.93 7.68 0.00 7.50 18.D9 

14. Maharashtra 265.64 529.29 187.38 340.69 547.43 1584.79 
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2 3 4 

15. Manlpur 0.00 11.50 

16. Meghalaya 0.00 0.00 

17. Orissa 118.52 24.22 

18. Punjab 116.16 0.00 

19. Rajasthan 521.92 352.90 

20. Tamilnadu 0.00 0.00 

21. Trlpura 6.70 3.00 

22. UPlUttaranchal 1189.23 175.92 

23. West Bengal 83.44 13.46 

Tolal 6418.26 4115.92 

{Trans/Slionj 

Inter State Dam Project. 

1380. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of WATER RESOURCES be pleased to state 
the names of States In which inter-state dam projects 
under Accelerated Irrigation Benefit Scheme have been 
sanctioned and are In operation and the number of 
projects which are pending for approval, the details thereof, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): There are five inter-state projects under AIBP 
as per details given below: 

St. Name 01 the States involved 
No. Project 

1. Bansagar Bihar, Madhya Pradesh, Uttar 
Pradesh 

2. Tillari Goa, Mlharasthra 

3. Rajghat Macllya Pradesh. Uttar Pradesh 

4. Bawanthadi Madhya Pradesh, Maharashtra 

5. Serdar Sarovar Gujarat, Maharashtra, Ra;uthan, 
Madhya Pardesh 

5 6 7 8 

70.30 138.07 0.00 219.88 

0.00 0.00 0.00 0.00 

148.00 133.12 378.08 683.40 

26.32 0.00 13.50 39.82 

90.30 11.60 100.26 555.06 

0.00 0.00 0.00 0.00 

16.20 0.94 0.00 20.14 

133.13 81.90 92.78 483.72 

0:03 6.70 0.00 20.19 

2408.15 2418.12 3732.93 12675.12 

No proposal for new Inter-state project for inclusion 
in AIBP Is pending in the Ministry of Water Resources. 

{Eng/i6hj 

Upgraclatlon of NIFT Cent .... 

1381. SHRI K.C. PALLANI SHAMY: Will the Ministry 
of TEXTILES be pleased to state: 

(a) whether the Government has any proposal to 
upgrade the centres of National Institute of Fashion 
Technology (NIFT) In the country; 

(b) If so, the details thereof, State-wise and Centre-
wIae; 

(c) the time by which the upgradatlon work is likely 
to be started; and ; 

(d) the funds allocated for the purpose during the 
Eleventh Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a). and (b) 
There are seven well established NIFT Centres across 
the county. These are located in Delhi, Chennai, 
Bangalore. Kolkotta, Mumbai, Hyderabad, and 
Gandhinagar. Besides, there is a new Center of NIFT at 
Rae Bareli, Uttar Pradesh. There Is ho classification of 
centres of lesser or higher grades. 
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(c) and (d) Govemment has provided Plan as well 
as Non Plan funds to meet the expenditure for upgradatlon 
of infrastructure of NIFT centres during Xlh Plan period. 
However, during the Xlth Plan period only a Non 
plan Block grant of Rs. 10 crores per year will be 
provided. 

[Translalion} 

Foodgralns Production In Andhra Pl'lld •• h 

1382. SHRI M. AN JAN KUMAR YADAV: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the quantity of foodgrains produced In Andhra 
Pradesh during the last three years; 

(b) the details regarding the demand for foodgralns 
in Andhra Pradesh; and 

(c) the steps taken by the Govemment to increase 
foodgrain production in Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Table below presents the quantity of foodgrains produced 
in Andhra Pradesh during the last three years (2004-05 
to 2006-07): 

Year 

2004-05 

2005-06 

2006-07 

Foodgrains production 
(Lakh Tonnes) 

133.96 

169.51 

162.29 

(b) On the basis of monthly per capita quantities of 
consumption reported in the National Sample Survey 61 st 
Round Report on "Household Consumption of Various 
Goods and Services in India 2004-05" and the population 
projections given by the Office of the Registrar General 
of India, the consumption requirement of foodgrains in 
Andhra Pradesh during 2004-05 was estimated at 13.46 
million tonnes (including seed, feed and wastage) which 
increased to 13.61 million tonnes during 2005-06 and 
13.75 million tonnes during 2006-07. 

(c) To increase the production of rice, wheat and 
coarse cereals in the country, including Andhra Pradesh, 

the Integrated Cereals Development Programme (ICOP) 
in rice, wheat and coarse cereals baed cropping systems 
have been under implementation since October 2000. In 
order to further Increase the production of rice, wheat 
and pulses, the Govemment has launched National Food 
Security Mission (NFSM) from Rabl 2007-08. The NFSM 
alms at increasing the production of rice by 10 million 
tonnes, wheat by 8 million tonnes and pulses by 2 million 
tonnes In the targeted districts of the country, including 
Andhra Pradesh, by the end of the 11th Plan i.e. 2011-
2012. 

{English} 

SubacrJbera under NONe Registry 

1383. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of subscribers so far registered under 
the National Do Not Call Registry (NDNC), State-wise; 

(b) whether any complaints have been registered for 
the Implementation of the same; 

(c) If so, the details thereof alongwith the reasons 
therefor; and 

(d) the steps taken by the Government for the 
effective implementation of the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, as per record available 
with Telecom Regulatory Authority of India (TRAI) so far 
8.36 million subscribers have registered with National Do 
Not Call Registry (NDNC). State-wise Information is not 
available. However, service provider-wise detaile as on 
25th February, 2008 are grven In the enclosed statement. 

(b) and (c) As per the information provided by TRAi, 
service providers have received about 29246 complaints 
till 28.2.2008, which is only 0.35% of the total number of 
subscribers who have registered for not getting unsolicited 
commercial communication. Out of these complaints, a 
large number of complaints pertains to such small 
telemarketers who have not registered themselves with 
NONC. The service providers have been asked to take 
action against them 88 per the 'Telecom Unsolicited 
Commercial Communications Regulation, 200T. As per 
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the regulation, receipt of complaints, investigations and 
Its redressal rest with the concemed Telecom Service 
Providers. 

(d) To improve the effectiveness and compliance by 
the telecom service providers, TRAI has issued a 
consultation paper on 16.1.2008 for Imposing financial 
sanctions on erring teiecom service providers. 

Stlltement 

OslBils of Rsgistsrsd SubscribBfS for National do not 
Call RBgistty (NONC) with ssrvics ProvidBfS fAr on 

25th FBbruary, 20(8) 

51. No. Name of Service No. of Subacribers 
Provider Registered In NDNC 

1. Aircel 90,902 

2. PBl 92,093 

3. BSNL 5,29,618 

4. Shart! Air Tel 31,56,842 

5. HFCl 30,378 

6. lelsa 9,99,160 

7. MTNL 67,032 

8. Reliance 4,73,167 

9. Shyam Enterprise 398 

10. Spice 1,18,572 

11. Tala Teleservlces Umlted 4,81,810 

12. Vodafone Easar Cellular lid. 23,17,473 

Total 83,57,245 

Reduction In Telephone Tariff 

1384. SHRI G. KARUNAKARA REDDY: 
SHRI G. NIZAMUDDIN: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(8) whether the Govemment has any proposal to 
reduce the telephone tariff for the subscelbers of Land 
Line and Cellular Phones provided by BSNLMTNL to 

meet the growing competition from other teleeom 
operators; 

(b) If 80, the detalls thereof; 

(c) If not, the reasons therefor; and 

(d) the number of cellular phone connections have 
been added by the BSNUMTNL during the months starting 
from April, 2007 to February, 2008, month-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Govemment no longer 
fixes the tariff for telecom services in the country. Telecom 
Regulatory Authority of India (TRAI) has been mandated 
to regulate the tariff for telecom services vide TRAI Act 
of 1997 and under the current provisions of TRAI, most 
of such rates are under forbearance. Both BSNL & MTNL 
have been reviewing the tariffs for Land line and Cellular 
services from time to time on the basis of needs of 
customers, prevailing competition and TRAI guidelines. 

(d) The month-wise details of number of cellular 
phone connections added by the BSNLlMTNL during the 
months ttarting from April, 2007 to February, 2008 are 
given in the enclosed statement. 

StIItement 

No. of csllular conntlCtions addBd by BSNL & MTNL 
during April, 2007 to FBlHuary, 2008 (monthwiss) 

Month 

April, 07 

May, 07 

June, 07 

July, 07 

Auguat, 07 

September, 07 

October, 07 

November, 07 

December, 07 

January, 07 

February, 07 

Total 

No. of cellular 
connections added 

by BSNL 

3,26,317 

2,39,382 

4,2jJ,926 

5,51,536 

7,30,205 

5,99,900 

7,29,404 

9,10,707 

7,73,187 

10,30,378 

8,24,951 

71,44,893 

No. of cellular 
connections 

added by MTNL 

40,863 

70,368 

67,674 

74,867 

68,600 

68,770 

59,492 

70,310 

73,353 

73,728 

125,986 

794,011 
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Implementation of Hall-Marklng 

1385. SHRI KULDEEP BISHNOI: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Hall-Marking of Gold ornaments has 
been made mandatory; 

(b) if so, whether necessary infrastructure is available 
In the country for its implementation; 

(c) if so, the details thereof Indicating the number of 
Hail-Marking centres established in the country so far; 

(d) if not, the reasons therefor a10ngwlth the additional 
infrastructure required for the purpose as on date; and 

(e) the steps taken to provide adequate infrastructure 
for Hail-Marking in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TALSLlMUDDIN): (a) No, 
Sir. 

(b) and (c) In view of (a) above, the question does 
not arise. 

(d) Hallmarking of Gold Jewellery has not been made 
compulsory primarily due to absence of enabling legislative 
framework for its implementation under Bureau of Indian 
Standards Act, 1986. 

(e) In order to facilitate establishing adequate 
infrastructure In the country, under the Scheme for setting 
~ of Gold Hallmarking and Assaying Centres, one time 
·financlal assistance 0 15% of cost of machinery and 
equipment subject to maximum of Rs. 15 lakh per centre 
for all States except locations of North- East and special 
category States namely Jammu and Kashmir, Himachal 
Pradesh and Uttarakhand for which such flnanolal 
assistance 0 30% of cost of machinery & equipment 
subject to maximum of Rs. 30 lakh per centre, Is extended 
to the eligible applicants. 

Jakhau Flahery Harbour 

1386. SHRI MAHESH KANODIA: 
SHRI BHARATSINH MADHAVSINH SOLANKI: 
SHRI P.S. GADHAVI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the proposal for the Union Government 
of Jakhau Fishery Project is awaiting environment 
clearance from the Government since long; 

(b) whether a comprehensive report on the escalation 
of cost of the project and a revised estimate were also 
sent by the Government of Gujarllt to the Union 
Government; and 

(c) if so, the present status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. Clearance from environmental angle for construction 
of fishing harbour at Jakhau was accorded way back In 
December 1997. 

(b) and (e) Yes, Sir. A propoaal revising the original 
cost from Rs. 1143.60 lakhs to Rs. 3483.90 lakha hu 
since been received from the Government of GujaraL 
Since the techno-economic aspects justifying the cost 
escalation have not been funy covered in the revised 
report, the State Government has been requested to 
submit the same. 

Flood Problem In Aa .. m 

1387. SHRI M.K. SUBSA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the report from Asian Development Bank 
experts on flood and erosion problem In Assam hu been 
received by the Government; 

(b) If so, the details of the main findings and 
recommendations contained therein; and 

(c) the steps taken by the Government for 
implementing the recommendations? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) No specific report from Asian 
Development Bank (ADB) Experts on flood and erosion 
problem in Assam has been received by the Ministry of 
Water Resources. However, the ADB has undertaken 
preparation of the report for North Eastem Integrated 
Flood and River Bank Erosion Management Project 
(Assam) with a Project Preparatory Technical Assistance 
(PPTA). 

{Translation] 

Development of Equipment for 
Testing Ammunition 

1388. SHRI RAKESH SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether any equipment has been manufactured 
by the Ordnance Factory, Jabalpur for testing ammunition 
of medium-range capacity; 

(b) if so, the details thereof alongwlth its 
manufacturing cost as compared to the imported 
equipment for the purpose; 

(c) whether the Govemment proposes to manufacture 
equipment for testing ammunition of high range capacity; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) Yes, Sir. 
Ordnance Factory, Khamarla has manufactured an 
explosion testing machine for testing the strength of shell 
body blank of ammunition 84 mm high explos' Ie. The 
equipment was manufactured for their own regular 
requirement of testing 84 mm high explosive ammunition. 
The manufacturing cost of the equipment is Rs. 16 lakhs. 
A budgetary quotation was received for similar equipment 
for approx Rs. 349 lakhs (ex-import). 

(c) and (d) Ordnance Factory Khamaria has the 
capacity to make similar machines for further use. 
However, there is no immediate further requirement at 
present. 

[English] 

Evalumlon of Irrigation Scheme. 

1389. SHRI MADHU GOUD YASKHI: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEUITA MANE: 

Will the Minister of WATER RESOURCES be pleased 
to slate: 

(a) whether the area under irrigation actually declined 
between 1991-2004 despite huge investments in 
development of Irrigation facilities; 

(b) if so, the details thereof and reasons therefor 
Indicating the total investment made during the said period 
alongwlth the land under Irrigation in 1991 and 2004; 
and 

(c) the remedial steps taken by the Goverment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No Sir. As per the Statistics of the Ministry 
of Agriculture, the net Irrigated area in 1990-91 was 48.02 
million hectares which has increased to 56.62 million 
hectares in 2003-04. 

(b) and (c) Do not arise. 

Non-Working of Dolphin Server 

1390. PROF. MAHADEORAO SHIWANKAR: 
PROF. M. RAMADASS: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the maln server responsible for sending 
SMSs of Dolphin was switched off between December 
31st, 2007 and January 1st, 2008; 

(b) If so, the details thereof alongwith the reasons 
therefor; 

(c) the details of loss to the exchequer of MTNL as 
a result of switching off the main server; 



549 PHALGUNA 20, 1929 (8.9AaIt 550 

(d) whether the Government is aware of the 
inconvenience caused to the subacrlbers; 

(e) if so, whether any inquiry has been conducted in 
this regard; 

(f) if so, the outcome thereof; and 

(g) the action takenlbeing taken against the officials 
involved in this regard and to stop such recurrence In 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) to (g) Do not arise in view of (a) above. 

Dry LIInd Area 

1391. SHRI ANANTA NAYAK: Will the minister of 
AGRICULTURE be pleased to state: 

(a) the total area of dry land in the country, State-
wise; 

(b) whether the Government has launched any 
scheme for the development of agriculture in such areas; 

(c) if so, the details thereof, particularly In Orissa; 

(d) whether the Government proposes to diversify 
the cropping pattern in such areas; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Out of 328.7 million hectare of geographical area of India, 
142 million hectares is net cultivated area. Of this, about 
57 million hectare (40%) is irrigated and the remaining 
85 million ha (60%) is rainfed. A statement showing state 
wise geographical area, net sown area, net irrigated area 
and rainfed area is enclosed as Statement. 

(b) to (e) The Government has recently created a 
National Rainfed Area Authority (NRM) for sustained and 
holistiC development of rainfed areas. The Authority is an 
expert body to provide the much needed knowledge inputs 
regarding systematic upgradation and management of 

country's dryland and rainfed agricuHure. NAM has a 
two tier structure. The first tier is the Governing Soard to 
provide necessary leadership and appropriate coordination 
in implementation of programmes. The Governing Board 
Is chaired by the Union AgricuHure Minister and co-chalred 
by the Union Rural Development Minister. The Union 
Ministers of Water Resources and Environment & Forests, 
Member (Agriculture) Planning Commission, Secretaries 
of MinlstrieslDepartment of Agriculture and Cooperation, 
Rural Development, Water Resources, Environment & 
Forests, Panchayatl Raj, Chairman of NABARD, One 
Farmer's representative/organisation and the Chief 
Executive Officer (CEO) of NRM are the other members. 
The second tier is the Executive Committee which is 
headed by CEO, NRAA. Five eminent full time Experts 
in the field of water management, agricultutrelholtlculture. 
animal husmandry and fisheries, forestry and watershed 
development, one representative each from Ministries of 
Rural Development, Agriculture, Environment & Forests, 
Panchayati Raj and Water Resourcee, Advleor (Agriculture) 
Planning Commission, Director of Central Arid Zone 
Research Institute (CAZRI, Jodhpur), Director of Central 
Rsseach Institute for Dryland Agriculture, Hyderabad are 
other members of the Executive Committee. 

Apart from NRAA, the Government is also 
implementing various programs/schemes for development 
of agriculture in the rainfed areas. The names of the 
major schemes are: 

(i) W~tershed Programmes 

• National Watershed Development Project for 
Ralnfed Areas (NWDPRA). 

• 5011 Conservation for Enhancing Productivity 
of Degraded Lande in the Catchments of 
River Valley Project and Flood Prone River 
(RVP & FPR). 

• Watershed Development Projects in Shifting 
Cultivation Areas (WDPSCA). 

• Drought Prone Area Programme (DPAP). 

• Integrated Wasteiand Development 
Programme (IWDP). 

• Desert Development Programme (DDP). 

(ii) National Food Security Mission (NFSM). 

(iii) Rastriya Krishi Vikas Yojana (RKVY). 

I' 
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(iv) Mini Miaaion II of Technology Mission on Cotton 
(TMC). 

(v) Mini Mission II of Jute Technology Mission 
(JTM). 

(vi) National Horticuhure Miaaion (NHM). 

In the State of Oriaaa from the above programmes, 
NWOPRA, RVP & FPR, OPAP, IWOP, NFSM, RKVY, TMC, 
JTM and NHM are being implemented. All these 
programmes are aimed at increasing the agriculture 
productivity, increasing the cropping intensity and 
diversification of cropping system to provide better 
economic retums to the farmers. 

Sflltement 

Gt1OfJI'SPhbll AI1M, NtJI Sown AIIM, ,., I,,;g.tsd AIN snd RsinftHi AIN 
in the SMItIs 8IId Union Te~ 

(Area in '000 Ha.) 

SI.No. StatelUT Geographical Net Area 
Area Sown Irrigated Rainfed 

2 3 4 5 6 

1. Andhra Pradesh 27507 10410 4238 6172 

2. Arunachal Pradesh 8374 164 42 122 

3. Assam 7844 2734 170 2564 

4. Bihar 9416 5664 3482 2202 

5. Chhattlsgarh 13519 4800 1151 3649 

6. Goa 370 141 23 118 

7. Gujarat 19602 9622 2994 6628 

8. Haryana 4421 3566 2938 628 

9. Himachal Pradesh 5567 650 102 448 

10. Jammu and Kashmir 22224 748 310 438 

11. Jhar1<hand 7972 1769 164 1605 

12. Kamataka 19279 10031 2565 7466 

13. Kerala 3886 2191 377 1814 

14. Madhya Pradesh 30825 14859 4735 10124 

15. Maharashtra 30771 17619 2975 14644 

16. Manipur 2233 140 65 75 

17. Meghalaya 2243 230 59 171 

18. Mizoram 2108 188 16 102 
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1 2 3 

19. Nagaland 1658 

20. Orissa 15571 

21. Punjab 5036 

22. Rajasthan 34224 

23. Sikklm 710 

24. Tamil Nadu 13006 

25. Tripura 1049 

26. Uttaranchal 5348 

27. Uttar Pradesh 24093 

29. West Bengal 8875 

29. Andaman and Nicobar Islands 825 

30. Chandigarh 11 

31. Dadra and Nagar Hav.1i 49 

32. Daman and Diu 11 

33. Delhi 148 

34. LakshadWeep 3 

35. Pondicherry 48 

Total 328726 

Inter-State River Water Dlaput_ 

1392. SHRI G. NIZAMUDDIN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether several inter-State water disputes have 
been pending for several decades, particularly in Andhra 
Pradesh as on date; 

(b) the expenditure incurred on resolving these 
disputes during the said period; 

(c) the action taken by the Govemment in each of 
the dispute during. the last three years; and. 

4 5 6 

333 65 268 

5845 1938 3907 

4250 4038 212 

16765 4520 11345 

95 17 78 

6172 2801 2371 

280 37 243 

793 347 446 

16812 12391 4421 

5522 2376 3446 

38 0 38 

2 1 

23 8 15 

4 3 

29 29 0 

3 1 2 

24 21 3 

141345 56876 85469 

(d) the concrete steps taken by the Govemment to 
facilitate resolving of such dispute. at a quicker 
pace? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a), (c) and (d) As per the Inter-State River 
Water Disputes (ISRWD) Act, 1956, the water dispute 
arlees among two or more State Govemments when the 
Central Govemment receives request under Section 3 of 
the Act from any of the basin S~ with regard to 
existence of water dispute·: The detail. of the present , 
Inter-State water disputes under ISRWD Act, 1956 are as 
follows: 
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SI.No. RiverlRivers Statea concerned Date of Reference 
to the Central 
Government 

Date of Reference 
to the Tribunal 

1. Ravi & Baas Punjab, Haryana and Rajasthan AprIl, 1986 

2. Cauvery Kerala, Kamataka, Tamil Nadu and July, 1986 June, 1990 
Union Territory 01 Pondicherry 

3. Krishna Kamataka, Andhra Pradesh and September, 2002-
January, 2003 

April, 2004 
Maharashtra 

4. MadeilMondovilMahadayt Goa, Kamataka and Maharashtra July, 2002 

5. Vansadhara Andhra Pradesh & Orissa 

In accordance with the said Act, the Central 
Government is required to refer a dispute to a Tribunal 
after It is satisfied that the dispute cannot be settled by 
negotiations. Accordingly, the water disputes related to 
Cauvery and Krishna were referred to the Tribunals for 
adjudication in 1990 and 2004 respectively. The Cauvery 
Water Disputes Tribunal (CWDT) submitted report and 
decision under section 5(2) of the ISAWD Act, 1956 on 
5.2.2007. Party States and Central Government have 
sought guidance/clarification from the tribunal under section 
5(3) of the Act. Further, party State have also filed Special 
Leave Petition (SLP) in Hon'ble Supreme Court against 
the report and decision of the tribunal as mentioned 
above. The Krishna Water Disputes Tribunal passed orders 
on Interim Relief Applications of the States on 9.6.2006. 

The water dispute related to Rav! and Beas was 
referred to the Ravi and Beas Waters Tribunal (RBWT) 
in 1986 under Section 14 of the said Act. RBWT submitted 
its report on 30.1.1987 under section 5(2) of the Act. 
Party States and Central Government have sought 
explanation/guidance under section 5(3) of the Act from 
the Tribunal. The Tribunal has not submitted its further 
report to the Government. 

In respect of MahadayVMandovi River Water Disputes 
raised by Government of Goa, the Ministry of Water 
Resources is at the opinion that water dispute contained 
in the request of Government of Goa cannot be settled 
by negotiation. Meanwhile, the Government of Goa filed 
a suit in the Supreme Court for setting up of Water 
Dispute Tribunal for adjudication of above River Water 
Dispute and an Interlocutory Application (IA) for stay in 
construction activity in September 2006. 

February, 2006 

In respect of Vansadhara Water Dispute, the Central 
Government has not concluded so far that the dispute 
cannot be settled by negotiations. Meanwhile, the 
Government of Orissa has flied II Writ Petition in 
September, 2006 in the Hon'bla Supreme Court. 

The mechanism for settlement of water dispute Is 
already available in the form of ISAWD Act, 1956. The 
ISRWD Act, 1956 has been amended In the year 2002 
whereby the adjudication of the water dispute by the 
tribunal has been made time-bound, (b) The expenditure 
incurred by Rav! and Beas Waters Tribunal, Cawery Water 
Disputes Tribunal and Krishna Water Disputes Tribunals 
since their constitution till January, 2008 is Rs. 6.16 Crore, 
Rs. 11.80 crore and Rs. 3.25 Crore respectively. 

Th .... t to Sea Food Induatry 

1393. SHRI MANORANJAN BHAKTA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the reduction in marine catches in recent 
times has adversely affected the fishermen throughout 
the coastal areas of the country including Andaman and 
Nicobar Islands and the sea food export industries; 

(b) if 50, the details thereof, location-wise and State-
wise; and 

(c) the remedial steps taken by the Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
The Information is being collected and will be laid down 
on the Table of the House. 

NSSO Report on Wage Parity 

1394. SHRI A. SAl PRATHAP: WIN the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether a study report by the National Sample 
Survey Organisation (NSSO) titled -Employment and 
Unemployment Situations In Indiaw has revealed that In 
rural areas a woman's dally wage Is less than that of a 
man, though both work equal hours; and 

(b) If so, the outcome thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Yes, Sir. This disparity in wages 
could be attributed to existing social norms and practices 
as well as inadequate accounting of the overall work 
output of women in rural areas. However, for the payment 
of equal wages to women, Government is Implementing 
the Equal Remuneration Act, 1976 which provides for 
payment of equal remuneration to men and women for 
the same work or work of a similar nature without any 
discrimination. This Act is being implemented by the State 
Govemments for the areas under their jurisdiction and 
monitored by the Central Govemment. For the areas under 
the Central Governments, the Act is being implemented 
by the office of the Chief Labour Commissioner (Central). 

{Trans/ation} 

Vlahaah Krlahl Upal Volans 

1395. SHRI HARISINH CHAVDA: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Mirlister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has launched Vishesh 
Krishi Upaj Yojana; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Pursuant to the Resolution adopted on 29-05-2007 
by the National Development Council (NDC), a new State 
Plan scheme of Additional Central Assistance (ACA) for 
agriculture and allied sectors, namely, Rashtriya Krlshi 
Vikas Yojana (AKVY) has been launched during 2007-08 
with an envisaged outlay of Rs. 25,0001- crore during the 
11th Five Year Plan. 

The broad objective of AKVY is to incentivize the 
States to increase public investment to achieve 4% growth 
rate in agriculture and allied sectors in the 11 th Five 
Year Plan. 

The new scheme requires the States to prepare 
District and State Agriculture Plans and at least maintain 
the share of expenditure in agriculture and allied sectOl'8 
In the total State's Plan expenditure. 

The allocation of funcla to the States is based on the 
net un-irrigated area, gro88 State agricultural product to 
be attained by the end of the 11 th Plan, and increase in 
the State Plan expenditure in agriculture & allied sectors. 

The ACA would be made available to the States as 
100% grant. 

The States have been provided flexibility and 
autonomy in the proceas of selection, planning, approval 
and execution of schemes. The State Level Sanctioning 
Committee (SLSC), headed by the Chief Secretary 
approves the projects under RKVY. 

Package for Vldarbha 

1396. SHAI &ANTOSH GANGWAR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government has received any 
suggestions from some public representatives for providing 
a Vidarbha like package for the most backward areas of 
Bundelkhand in Uttar Pradesh for welfare of farmers end ,. 
removing regional imbalance; 
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(b) If so, the details thereof and the action thereon; 
and 

(c) the time by which the said financial package for 
the development of the area Is likely to be announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Yes, Sir. The Govemment of Uttar Pradesh and 
some public representatives requested for study of the 
drought like conditions in the Bundelkhand areas and 
some tehsils in Allahabad district of Uttar Pradesh and 
provision of Central assistance to tackle the situation. An 
Inter-Ministerial Central Team visited the Bundelkhand 
areas and some tehsils in Allahabad district of Uttar 
Pradesh in the 4th week of January, 2008, to study the 
drought like situation in these areas with a view to 
assessing the ground situation and the scale of 
implementation of various medium-term and long-term 
drought mitigation programmes/schemes and to 
recommend strategy and various measures that are 
required for agriculture development suitable for the areas 
to ameliorate the current situation. Further action would 
be taken after receipt of the Team's report. 

{English} 

Encroachment on Defence Land. 

1397. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether Defence lands have been encroached 
upon at several places in different States; 

(b) if so, the details thereof, State-wise; 

(c) whether the Govemment is making sincere efforts 
to get these lands vacated; 

(d) if so, the details thereof; and 

(e) the details of the matters pending in the courts 
pertaining to encroachment on Defence lands? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) The information is being collected and will be 
laid on the Table of the House. 

{Translation} 

Telephone Tower In Jharkhand 

1398. DR. DHIRENDRA AGARWAL: Will the minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether mobile telephony services areas in a 
rural areas of Jharkhand are quite unsatisfactory and poor; 

(b) if so, the reaction of the Govemment thereto; 

(c) the steps takenlbeing taken by the Govemment 
to improve the mobile telephony services in the region; 
and 

(d) the number of telephone towers installed in 
Jharkhand during the last three years, alongwith the 
location-wise, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Global System for 
Mobile Communications (GSM) based Cellular Mobile 
Telephone Service being provided by Bharat Sanchar 
Nigam Limited (BSNL) is in general, working satisfactorily 
in Jharkhand including in its rural areas. However, there 
are few interruptions sometimes in long distance media 
due to various departmental activities like road widening 
etc by different agencies. These interruptions are attended 
to promptly. BSNL is augmenting its mobile network 
progressively 80 as to enhance coverage, capacity and 
to futher improve the Quality of Services (QoS). BSNL is 
also optimizing its network continuously for its 
performance. Monitoring of the network has also been 
strengthened to ensure performance as per the QoS 
parameters prescribed by Telecom Regulatory Authority 
of India (TRAI). 

(d) A statement indicating the location-wise number 
of towers installed in Jharkhand during the last three 
years by BSNL Is enclosed. 
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Bfa,.",.", 

StiIIus of MobIItI ToWilns /11$1III1sd in Jhatltlulnd dulinlJ 1M Lllsl Thhltl YMns 

81. No. Name 01 SSA Number 01 Mobile 
(Secondary TOWIll InItaMed 

Switching Area) In 2OQ&.06 

1. Ranchl 12 

2. Jamshedpur 10 

3. Dhanbad 07 

4. Hazaribagh 18 

5. Dumka 12 

6. DaltonganJ 07 

Total 66 

{English} 

Dulltlna of W • ..,. Bod ... 

1399. SHRI RAYAPATI SAMBASIVA RAO: 
DR. K. DHANARAJU: 

Will the Minister of WATER RESOURCES be pIeued 
to state: 

(a) whether desiltlng of water bodies is being done 
periodically in the country; 

(b) if 50, the details of the deslltlng work done during 
the last three years, State-wise; and 

(c) the details of funds allocated for this work, State-
wiee during the above period indicating the World Bank 
(WB) assistance, H any? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) Deslltlng of water bocI .. is required 
to be carried out by various agencies, particularly, the 
State Govemments as part of regular operation and 
maintenance. The Ministry of Water Reaources has not 
taken up any specific programme or scheme for "OeeIlting 
of Water Bodies". However, removal of depoeIted material 
in tanks or other water bodies or lakes etc. is taken up 
as site specific measure in reepec:t of water bodies or 
lakes included under the acheme of the Ministry of Water 
Resources for "Repair, Renovation and Reetoration of 

Number of Mobile Number of MobIle ToIaI 
TOWIll II1ItIIecI Towers Installed In 

in 20CJ6.07 2007·31.1.2008 

09 02 23 

06 02 18 

06 01 14 

14 04 38 

09 02 23 

05 02 14 

49 13 128 

Water Bodies directly linked to Agriculture" and "National 
Lake Conservation Plan" of Mintatry of Environment and 
Foresta. The Mlnletry of Water Resources, Govemment 
of India approved project proposals In reepect of 1098 
water bodIea for 26 di8tricte in 15 States under Pilot 
Scheme for Repair, Renovation and Restoration of Water 
BodIe8 directly linked to Agriculture. Beeidea, the World 
Bank Loan Agreement hae been aIgned with Tamil Nadu 
for Rs. 2182 crore to reatore 5783 water bodies. Loan 
agreements in reepect of the project in Andhra Pradesh 
for Rs. 835 crore for restoration of 3000 water bodies 
and the project in Karaataka for RI. 259 crore for 
restoration of 1225 water bodies have aleo been signed 
with the Wortd Bank. The components of the acheme, 
inter-alia, Include activltlee reI.ted to deslltlng. 

The Ministry of Environment and Foresta has Informed 
that out of the proposals received 80 far, the Ministry 
has sanctioned projecta for conservation of 52 lakes at a 
total estimated coat of As. 687.52 crore which generally 
include deslltlng as one 0' the components. 

Orpnlc F.rmlng 

1400. SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 
SHRI S.K. KHARVENTHAN: 

Will the Mlnleter of AGRICULTURE be pIe88ed to 
Itate: 
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(a) whether certain States have requested the Union 
Govemment to promote organic farming In their respective 
States; 

(b) If so, the details thereof and the action taken 
thereon; 

(c) the details of problems being faced by the farmers 
in adopting organic farming techniques alongwith the 
measures to remedy the problems; and 

(d) the details regarding production of organic 
produces and export thereof during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF COMSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. Almost all the States have requested 
the Union Govemment to promote organic farming In their 
respective States and sent proposals for releasing funds 
under National Project on Organic Farming (NPOF) for 
capacity building through service providers, trainings, 
demonstrations, market development, creation of 
awareness etc. The state-wise and year-wise funds 
released are given in the enclosed statement. 

(c) Important problems being faced by the farmers 
adopting organic farming are-non-availability of package 
of practices for organic farming, fear for loss of yield in 
the initial years, lack of well developed market for organic 
produce and high cost of certification. 

Following Measures have been taken to tackle 
problems of farmers adopting organic farmlng:-

(I) In collaboration with Food and Agriculture 
Organization (FAO) organic Package of Practices 
for important crops for 5 States have been 
prepared. 

(Ii) Efforts are being made to document available 
Information on organic farming for farmers. 

(Iii) For promotion of marketing and dissemination 
of information about organic products a web 
based information portal Is being launched, 
where farmers can post their details of organic 
products for marketing. Under NPOF efforts are 
being made to create awareness for organic 
products. 

(Iv) For facilitation of certification at affordable cost, 
asslatance la being provided under the 
component of ~Capaclty Building through Service 
Provlders~ for Intemal Control System (ICS) 
management & facilitation of certification. An 
assistance of Rs. 200/- per farmer is provided 
to the agencies for such Service. 

(d) As per the Information received from AgrlcuhuraJ 
& Processed Food Products Export Development Agency 
(APEDA), the total certified organic production for the 
year 2007-08 was 5,85,970 MT The quantity exported 
was 19,456 MT valued at Rs. 308 crores (77 million US 
$). 

Stlltement 

Slats-wise ffIIe88e of Fund under NsUonsl ProjtIcl on Otgsnic Fanning sifICfJ 0ct0btIr 2004 10 
Oscsmbtlr 2007 (Tots/ of SI8I8 Govts & Other Itnp/slMnUng AgtJncitIs) 

(Ra. In lakh) 

SI.No. Name 01 the States 2004-05 2005.()6 2006-07 2007~ (up to Dec 2008) Total 

2 3 4 5 6 7 

North Eastern States 

1. Assam 1.0725 68.115 2.2n5 0 71.47 

2. Arunachal Pradseh 4.4875 30.16 41.28 25.25 101.1n5 

3. Manipur 6.69 5.74 101.58 7.10 121.11 

4. Meghalaya 2.34 38.07 0.78 0 41.19 
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2 3 4 5 8 7 

5. Mizoram 45.3125 22.50 166.587 94.39 328.7895 

6. Nagaland 0 86.69 88.31 126.54 301.54 

7. Sikklm 10.34 49.11 32.58 0 92.03 

8. Tripura 8.975 25.835 30.00 0 64.81 

Total North East St&tea 79.2175 326.2225 483.3945 253.28 1122.117 

Other States 

1. Andhra Pradesh 0 34.6625 40.1485 9.98 84.n1 

2. BIhar 0 1.125 89.3825 0.49 70.9n5 

3. Chhattisgarh 14.975 0 119.235 eo.OO 194.21 

4. Delhi 0 6.5125 1.8225 1.00 9.335 

5. Goa 0 4.39 4.13 0 8.52 

6. GuJarat 2.0 59.745 0 0 81.7046 

7. Haryana 0 4.40 48.23 0 52.83 

8. Himachal Pradesh 2.0 12.n5 50.56 38.44 104.n5 

9. Jammu and Kashmir 0 0 0 108.30 108.30 

10. Jhart<hand 0 6.9575 83.00 0 99.9576 

11. Kamataka 1.78 25.4325 57.0885 8.00 92.301 

12. KeraJa 1.71 69.58 60.1975 0.40 121.8875 

13. Lakshadweep 0 2.30 0 0 2.30 

14. Madhya Pradesh 6.885 31.8125 148.445 108.26 298.3925 

15. Maharashtra 5.320 102.20 168.0346 41.07 316.6246 

16 Ori ... 0 4.40 199.91 17.83 222.24 

17. Punjab 0.24 0.08 16.155 15.20 31.675 

18. Rajasthan 0 13.7375 17.58 24.23 65.6275 

19. Tamnnadu 1.00 87.0125 72.9801 2.54 163.5126 

20. Uttar Pradesh 9.3525 44.3355 61.88 23.61 129.178 

21. Uttaranchal 48.20 0.88 332.7225 0 381.8025 

22. West Bengal 0 24.3875 99.13 01.71 125.2275 

~3. NABARD 1SO.00 732.5 0 0 682.50 

24 NCDC. New Delhi 0 100.0 0 0 100.00 
• 

Total other states 243.4625 1369.2055 1641.5717 460.13 3714.3697 ' 

Grand total 322.68 169U28 2104.9662 713.41 4838.4887 
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Irrtgated lind 

1401. DR. CHINTA MOHAN: 
SHRI RAWI LAL SUMAN: 

WID the Minister of AGRICULTURE be pleased to 
state: 

(a) the extent and datalla of irrigated cultivable land 
in the country as on date, State-wise; 

(b) the area of land irrigated by surface water and 
underground water separately; and 

(c) the various mode8 of irrigation adopted for the 
irrigation of the remaining un-irrlgated land and the break· 
up thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Total gross irrigated area in the country for the latest 
available year 2006-06 Is 82.62 mlHlon hectares. The State 
wise details of gross Irrigated area are given as under: 

StateJUTs 

1 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattl8garh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

,Jammu and Kashmir 

Jharkhand 

Gross irrigated area 
(in thousand 
hectares) 

for 2005-06 

2 

5996 

45 

161 

4221 

1375 

38 

4292 

5446 

454 

211 

2 

Kamatalea 3632 

Kerela 480 

Madhya Pradesh 5878 

Maharashtra 3711 

Manipur 51 

Meghalaya 64 

Mizoram 19 

Nagaland 106 

Orissa 2687 

Punjab 7814 

Rajasthan 7818 

Slkklm 10 

Tamil Nadu 3397 

Trlpura 104 

UHaranchal 559 

Uttar Pradesh 18345 

West Bengal 5483 

Chandlgarh 2 

Dadra and Nagar Havell 7 

Deihl 32 

Pondicherry 29 

All India 82625 

(b) and (c) As per the Report of the Wortdng Group 
on Water Resources for Eleventh Plan, Irrigation potential 
area utilized by surface water and ground water upto the 
end of Tenth Plan Is 46.42 million hectares and 40.81 
million hectares respectively. During the Eleventh Plan 
period, a target of 16 mIIHon hectares of Irrigation potential 
to be created has been envisaged. Of this, 9 million 
hectares is expected to be created through major and 
medium Irrigation projects and 7 million hectares from 
minor irrigation schemes. 
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/Engllsh/ 

Amendment In Child Labour (Prohibition and 
Regulation) Act. 1988 

1402. SHRIMATI MANORAMA MADHAVRAJ: 
SHRI M. SHIVANNA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Govemment proposes to amend the 
Child Labour (Prohibition and Regulation) Act, 1986 In 
order to ensure the abaolute abolition of child labour In 
every form from the country; 

(b) if so, the details thereof; and 

(c) the time by which the necessary legislation is 
likely to be Introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) No, Sir. The Govemment is 
not proposing to amend the Child Labour (Prohibition and 
Regulation) Act, 1986 to prohibit all forms of child labour. 
Considering the socia-economic conditions of the country 
and the nature and magnitude of the problem, Goverrvnent 
is following a sequential approach of first covering children 
woridng in hazardous occupations/processes. 

(c) Does not arise. 

Poetal Information Sy.tem 

1403. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has set up Postal 
Information System in the country; 

(b) if so, the salient features of the said system; 

(c) the manner in which customers will utilize such 
system; 

(d) the axtent to which workforce h .. been trained 
to make succeu of Postal Information System in the 
country; and 

(e) the extent to which Department of Posts will be 
able to compete with private couriers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. The Department 
has not eet up any epeclflc Postal Information System In 
the country. However, the Department provides all Postal 
Information through its website www.lndiapost.gov.in. 
Further, one toll free number has been activated in 
Uttarakhand Postal Circle that provides Information and 
registers verbal complaints of the customer pertaining to 
Uttarakhand Circle. Traditionally, the Department has been 
providing information to Its customers visiting post office 
through Information display boards placed In public halls 
of post offices showing business hours, rates and types 
of services available at the post office. 

(b) The website Informa about the organization of 
the Department, new Initiatives, Its mission and vision. 
Customer can know about various products and services, 
postage calculation, pin-code search, facilities such as 
track and trace of speed post articles. Facility of Online 
registration of complaints by the customers Is provided at 
the website. The Information about tenders ftoated by the 
Department is also provided on the website. In case of 
toll free number at Uttarakhand Circle, enquiries from the 
customers are handled on phone. 

(c) The Information available at the website can be 
accessed by any member of public having access to 
Internet. The postaJ information can be gathered by clicking 
on the respective items. In case of toll free number 
Installed In Uttarakhand Circle all the verbal complaints 
are accepted from the customers and information 
about the postal system Is provided to the inquiring 
customer. 

(d) The website is being maintained and updated by 
the Departmenrs software development centre at Mysore. 
3 trained persons maintain and update the website on a 
regular basis. For the toll free number currently running 
at Uttarakhand Circle one offICer and 4 Postal Assistants 
have been trained. ,. 

(e) The Department is seized of the competition 
offered by the Couriers. Hence, in the last few years the 
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Department has introduced new products and services 
like Direct Post, Logistic Post, Bill Mail service etc., in 
addition to existing Express Parcel Post and Speed Post. 
The revenue earned by the Department from these 
premium products in the past three years has been 
constantly increasing. In the year 2006-07, the revenue 

. frorn the premium services stood at Rs. 1509.46 crores. 
Moreover, the Department is reorganizing and streamlining 
mail operations to ensure speed and quality of service to 
meet the competition. 

Enhancement In Spectrum Charge. 

1404. SHRI ASADUDDIN OWAISI: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased .to state: 

(a) the total amount of revenue received by the 
Government from the mobile operator as spectrum 
charges during the years 2006-07 and 2007-08; 

(b) whether the Government has made any projection 
for the year 2008-09 in regard to spectrum fee; 

(c) If so, the details thereof; 

(d) whether the Govemment proposes to enhance 
spectrum charges; 

(e) if so, the details thereof; and 

(f) the steps take being taken to pass on the benefits 
of revenue collection from spectrum fee to the 
subscribers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The total amounts of revenue 
collected by the Govt. from Mobile operators 88 spectrum 
charges during 2006-07 and 2007-08 are as under: 

Year Amount (Rs. in Crores) 

2006-07 1957 

2007-08 (Upto 31.01.08) 2845 

(b) and (c) As per the budget estimates framed by 
the Department of Telecommunications, the amount of 

spectrum fee/charges likely to be cl>lIected during 2008-
09 are as follows: 

Service Amount (Rs. in Crores) 

GSM Service 2200 

COMA Service 450 

Commerclal-VSAT Service 6 

Others 150 

Total 2806 

(d) to (f) The review of spectrum fee is undertaken 
from time to time, taking Into account various relevant 
factors. The appropriate spectrum charges levied for use 
of scarce spectrum for mobile services are one of the 
tools for its optimal and efficient utilization, which benefits 
all mobile customers. 

(Transl8tion/ 

Number of Landll.,. and Mobile 
Phone Connection. 

1405. SHRI MOHAN SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of landUne and mobile phone 
connections taken by the subscribers from BSNL and 
MTNL in the country during the last two years, as on 
date; 

(b) the number of telephone subscribers of these 
companies in the country, as on date; 

(c) the annual growth rate of subscribers in 
percentage of these companies; 

(d) the total subscribers of Private and Public Sector 
Telecom Companies in the country and the number of 
subscribers of public and private sector companies 
separately; 

(e) whether the private sector companies are more 
active in attracting the customers in comparison to the 
public sector companies; and 

(f) if so, the steps taken by the public sector 
companies to Increase the number of subscribers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The number of Landllne, 

SI.No. 

BSNL 

1. 

2. 

3. 

MTNL 

2005-06 

2006·07 

Year 

2007-08 (upto Jan.08) 

2005-06 

2006-07 

2007-08(upto Jan.OS) 

Landline 

-4.36 

-16.84 

-21.31 

3.64 

3.91 

2.Bl 

(b) The number of telephone customers of BSNL 
and MTNL as on 31.01.2ooB is 695.94 lakhs and 6S.72 
lakhs respectively. 

(c) The annual growth rate of subscribers in terms 
of percentage is 13.86 and 7.99 of BSNL and MTNL 
respectively as on 31.12.2007. 

(d) The total subscribers of private and public sector 
Telecom Companies in the country and the number of 
subscribers of public and private sector Telecom 
Companies separately as on 31.1.2ooS are given in the 
enclosed statement. 

(e) and (f) Yes Sir, the growth rate ?f private sector 
is more than public sector. BSNL and MTNL has 
introduced many schemes at competitive rates for fixed 
telephones including WLL considering the need of 
customers and prevailing market conditions from time to 
time. BSNL and MTNL have taken following steps to 
increase the number of subscribers: 

(i) Reduction in the tariff for all basic services. 

(Ii) Launch of BSNL ONE INDIA tariff scheme. 

(iii) Deduction in rental for Sulabh Plan. 

WLL and mobile phone connections provided by BSNL 
and MTNL during last two years and during 2007-08 up 
to Jan.2ooB is given below: 

WLL 

9.44 

9.84 

6.S1 

Mobile 

77.16 

102.64 

63.20 

11.69 

10.62 

6.65 

(In Lakh) 

Total 

82.24 

95.64 

48.70 

15.33 

14.53 

9.46 

(iv) Empowering CGMs of Telecom Circles to launch 
Circle based competitive tariffs for basic and 
cellular services to increase the number of 
subscribers. 

(v) Improving the legacy PSTN Network by change 
of cables, drop wire etc. as required. 

(vi) New tariff plans both in landline and cellular 
based pces are launched to retain PCO holders 
and attract new PCO franchisees. 

(vii) Expansion of Mobile and Broadband network 
including other Value added services such as 
VolP, IPTV, convergent blUing etc. 

Dshlils 01 Tohll Subscrlbtlr.s 01 Priv8tS 8nd Public 
Ssctor CotnpllnlBs in th6 Counlty 

S1.No. Name of the Company Total Phones Shares in % 

2 3 4 

1. BSNL 89593752 24.71 . 
" 

2. MTNl 6872942 2.44 

Total Phones PSUs 76486694 27.15 
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2 3 4 

1. Bham Airtet 59627937 21.17 

2. RelIance Telecom. Ltd. 43380206 15.40 

3. Vodafone 41145413 14.61 

4. TATA Teleservioes Ltd. 23229484 8.25 

5. Idea MobIle Communication 21954885 7.80 

6. Aircel 9933815 3.53 

7. Spice Communication 3942828 1.40 

8. BPL Mobile 1258534 0.45 

9. HFCL Infotel Ltd. 420263 0.15 

10. Shyam Telellnk Lid. 261n8 0.09 

Total phones Pvt 205152941 72.85 

Total (PSUs+Pvt) 281619635 100.00 

{English} 

Agricultural Land In PunJab 

1406. DR. RATTAN SINGH AJNALA: 
SHRI SUKHDEV SINGH DHINDSA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has conducted any 
survey to assess the extent of Agricultural land and net 
sown area In the country particularly in Punjab; 

(b) If so, the details thereof, State-wise; 

(c) the area of land under single crop and multi 
crop, separately, State-wise; and 

(d) the details of proposals under consideration of 
the Government to make use of the un-cultlvable land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The Department of Agriculture and Cooperation 
in the Ministry of Agriculture conducts Agriculture Census 

quinquennially through out the country. As per Agriculture 
Census 2000-01, the State-wise estimated area 
operated and net IOwn area are given In the encloaed 
statement-I. 

(c) As per Input Survey 1996-97, the estimated area 
of land under single crop and multi crop are given in the 
encloeed statement-II and III reapectlvely. 

(d) Government of India Is implementing various 
schemes/programmes for development of degraded lands 
Including wastelands, namely: 

• National Watershed Development Project for 
Ralnfed Areas (NWDPRA), 

• Soil Conservation for Enhancing the Productivity 
of Degraded Lands In the Catchments of River 
Valley Project and Flood Prone River (RVP & 
FPR), 

• Reclamation of Alkali Soils (RAS), 

• Watershed Development Project for Shifting 
Cultivation Areas (WDPSCA), 

• Drought Prone Area Programme (DPAP), 

• Desert Development Programme (OOP), 

• Integrated Wasteland Development Project 
(IWOP), 

• Watershed Development Fund (WDF) and 

• Extemally Aided Projects (EAPs) for development 
of lands In the country. 

StII""'ent I 

Stste-wisB BSHmll1Bd IIIf111 optIf1IfBd III1d nsf IInN1 sown 
in ths counfty as per AgricuhufB CiJnsus 2000-01 

SI.No. StatesIUTs Area Operated Net Sown 
(in Ha.) Area Qn Ha.) 

2 3 4 

1. AncIaman and Nicobar 22687 18378 
Islands 

2. Andhra Pradesh 14399509 11869950 

3. ANnachal Pradesh 393638 200210 

4. Assam 3113578 3008846 
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2 3 4 2 3 4 

5. BIhar' 6747380 33. Ullaranchal 843452 728491 

6. Chandlgarh 1794 1493 34. West Bengal 5548576 5309539 

7. Chhlltilglrh 5223022 5156888 AIIlncIa 159394258 132640321 

8. Oadra and Nagar HaveIi 20706 19568 No.: 1. Agrlcultur. Census 2000-01 wu not conduct.d In the 
Stat81 of BIhar, Jhartchand and MegMIaya. 

9. Daman and Olu 3708 3248 2. "The area operated only was estimated for Bihar and 
Meghalaya. 

10. Delhi 43126 39137 

Statement " 11. Goa 53925 51852 

12. Gujaral 9876682 9586397 
Sts .. w/MI EslifMltId AIIM of und Undtlr S/ngltl CnJp 

in thtI Country u ptJr Input SUMlY 1996-97 

13. Haryana 3549883 3486818 
51.No. StaIellUTI Area Under SIngle 

14. Himachal Pradelh 978756 594084 Crop (In Ha.) 

15. Jammu & Kashmir 962412 819417 2 3 

18. Kamataka 12307400 11056220 1. AndIman and Nlcobar Islanda 18899 

17. Karala 1589488 1311459 2. AncIlra Pradesh 9701148 

18. Lakshadweep 2803 2685 3. Arunachal Pradesh 192625 

19. Madhya Pradesh 16371706 14492896 4. Assam 2161788 

20. MahBraahtra 20061543 17696082 5. Chandigarl'l 390 

21. Manipur 172085 167545 6. Dadra and Nagar Havell 21348 

22. Meghalaya' 277836 7. Daman and Diu 1889 

8. Deihl 100 
23. Mizoram 93298 93278 

9. Goa 48349 
24. Nagaland 1047255 280677 

10. Gujara' 7803849 
25. Orilla 5081033 4842204 

11. Haryana 578035 
26. Pondicherry 26438 22367 

12. Himachal Pradesh 190041 

27. Punjab 4022258 3999306 
13. Jammu and Kashmir 392788 

28. Rajasthan 21250932 15762625 10097593 14. Kamataka 

29. Sikkim 104493 78285 15. Kerala 1213920 

30. Tamil N.oo 6971516 4801107 16. Mactlya Pradesh 14964418 

31. Tripura 269984 234024 17. Uanipur 135855 

32. Uttar Pradesh 17983346 16907355 18. Mlzorarn 81599 
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2 

19. Nagaland 

20. Orissa 

21. Pondicherry 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tamllnadu 

26. Tripura 

27. Uttar Pradesh 

28. West Bengal 

All India 

3 

419720 

3988916 

8667 

45190 

13555013 

53103 

1085n 

7861105 

2358989 

80780890 

No .. : Input Survey 1996-97 was not conducted In the StatealUTs 
01 Bihar, Lakshadweep, Maharaahtra and Meghalaya. 

Statement III 

State-wiS8 Estimat8d AII!NI of Land Und8r MuHi Crop 
in th8 Country lIS ptlr Input Suf'Vtly 1996-97 

SI.No. StateslUts 

2 

1. Andaman & Nicobar Islands 

2. Andhra P,adesh 

3. Arunachal Pradesh 

4. Assam 

5. Chandlgam 

6. Dadra and Nagar Haveli 

7. Daman and Diu 

8. Delhi 

9. Goa 

10. Gujarat 

11. Haryana 

Area Under Mu~i 
Crop (In Ha.) 

3 

1719 

2176362 

1019 

927383 

1467 

436 

o 
46464 

3452 

1381730 

3005704 

2 3 

12. Himachal Pradesh 381213 

13. Jammu & Kashmir 

14. Kamataka 1251935 

15. Kerala 184086 

16. Madhya Pradesh 5159968 

17. Manlpur 30465 

18. Mizoram o 

19. Nagaland 43946 

20. Orissa 791784 

21. Pondicherry 14944 

22. Punjab 4000099 

23. Rajasthan 3299741 

24. Sikkim 5829 

25. Tamilnadu n5478 

26. Tripura 54842 

27. Uttar Pradesh 8959111 

28. West Bengal 283n67 

All India 35669890 

No .. : Input Survey 1996-97 was not conducted In the StateslUTs 
01 Bihar, Lakshadweep, Maharaahtra and Meghalaya. 

Vacant Po.. In Con.umer Courte 

1407. SHRI P. MOHAN: Wi/I the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a> whether a large number of posts are laying vacant 
in the State and District Consumer Fora; 

(b) If so, the details thereof as on date and remedial 
action taken in this regard indicating the number of fora 
rendered nonfunctional as a result thereof, State-wise; 

(c) the action taken by the Government for making 
it obligatory for States to constitute the State and District 
Consumer Fora; 
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(d) if so, the details thereof and action taken thereon; 

(e) whether some officers at StatEl and District level 
are proposed to be empowered to constitute the Fora; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STAT~ IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) At present there are 35 State 
Commissions and 613 District Fora established in the 
country which are required to be manned by one 
President and two Members each. According to report 
received from National Commission at present there are 
6 posts of Presidents and 11 posts of Members vacant 
in the State Commissions and 93 posts of Presidents 
and 264 posts of Members vacant in the District Fora. In 
spite of this, all State Commissions are functional and 
only 50 District Fora are non-functional at present. State-
wise details of vacancy position and non·functionality of 
Consumer Fora as infonned by the National Consumer 
Disputes Redressal Commission are given in the enclosed 
statement-I and II respectively, it i.. stated that the 
responsibility of establishing the State Commissions and 
District Fora and ensuring their uninterrupted functioning 
is that of the State GovemmentslUT Administrations. 
However, the Central Govemment has been impressing 
upon the StateslUTs to take the following measures, 

among others, to ensure that the Consumer Fora remain 
functional:· 

(i) Take advance action in filling up of vacant posts. 

(II) Maintain panel of candidates for flUing up of the 
vacant posts. 

(iii) Clubbing of neighbouring District Fora, wherever 
required. 

Further, the Consumer Protection Act, 1986 has been 
amended to provide for the senior most Member of the 
State Commission and the District Forum to preside over 
the Forum In the absence of the President, due to any 
reason. 

(c) and (d) Section 9 of the Consumer Protection 
Act, 1986 makes It obligatory for the State Govemment! 
Union Territory Administration to eltabliah a State 
Commission In each State and a District Forum in each 
District of the StatelUT. Wherever deemed necessary, the 
State GovemmentS/Union Territory Administrations are 
empowered to establish more than one District Forum in 
a district. The details of State Commlnions and District 
Fora established by the States/UTs are indicated at 
Annexure-II. 

(e) No Sir. 

(f) In view of (e) above, the Question does not arise. 

Statement I 

Infonnat/on R8fJllrding V09C8ncy Position in fhtI StlII8 CommIssions and Oistrict FOI1I 

SI.No. States State Commission District Forum 

President Member Preeldent Member 

2 3 4 5 6 

1. Andhra Pradesh 0 0 10 10 

2. Andaman and Nicobar Islands 0 0 0 0 

3. Arunachal Pradesh 0 0 0 12 

4. Assam 1 0 0 0 

5. Bihar 0 0 25 36 
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1 2 3 4 5 8 

6. Chandlgarh 0 0 0 0 

" 7. Chhattlagarh 0 2 2 

8. Daman and Diu 0 0 0 0 

9. Oadra and Nagar HaveN 0 0 0 0 

10. Deihl 0 0 1 1 

11. Goa 0 0 0 0 

12. Gujarat 0 3 5 15 

13. Haryana 0 3 4 10 

14. Himachal Pradesh 0 0 0 6 

15. Jammu and Kashmir 0 0 0 

16. Jhartchand 0 0 0 

17. Kamataka 0 0 3 6 

18. Kerala 0 0 6 16 

19. Lakshadweep 1 1 0 0 

20. Madhya Pradesh 0 0 0 27 

21. Maharashtra 0 0 1 12 

22. Manipur 0 1 0 

23. Meghalaya 0 1 0 6 

24. Mizoram 0 0 0 0 

25. Nagaland 0 0 0 0 

26. Orissa 1 0 2 2 

27. Puciucherry 1 1 0 0 

28. Punjab 0 0 4 9 

29. Rajasthan 0 0 2 25 

30. Sikkim 0 0 0 0 

31. Tamil Nadu 0 1 9 8 

32. Tripura 0 0 0 0 

33. Uttar Pradesh 0 0 13 42 

34. Uttarakhand 0 2 18 

35. West Bengal 1 0 3 

TOTAL e 11 93 264 
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sr.,."..", " 

Infr:mn6lion R.trIIng FIJf'ICtiofMJNonFunt:IiofMI (Sa-~ F'onIns) 

St. No. Statea No. 01 StIle WhelherSC No. 01 DiaIrIct FII1CIIonaI Non-functional 
CommIIIiona FIIIClIonaI or Fora IItIbIIIhecI 
IItIIbIIItaI NonI\IICIionII 

2 3 4 5 8 7 

1. AncIlra Pradesh Vee 2t 29 0 

2. Andaman and Nicobar 1IIend1 Y. 0 

3. Arunachal Pradelh Vee 16 15 

4. Aasam Y. 23 23 0 

5. Bihar Yes 38 20 18 

6. Chandigarh Yes 2 2 0 

7. Chhattiagarh Yes 16 15 

8. Daman and Diu Y. 2 2 0 

9. Dadra and Nagar Havill Y. 0 

10. Delhi Yes 10 10 0 

11. Goa 1 Y. 2 2 0 

12. Gujarat Vee 26 26 0 

13. Haryana Y. 19 19 0 

14. Himachal Pradesh Yes 12 12 0 

15. Jlmmu and KaIhmIr 1 Y. 2 2 0 

16. Jharkhand Y. 22 22 0 

17. Kamataka Vee 30 30 0 

18. KeraJa Yes 14 13 

19. L..akIhadweep Y .. 0 

20. Mactlya Pradesh Vee 45 45 0 

21. MaharIIhtra Y. 39 39 0 

22. Menipur Y. 9 9 0 

23. MepIaya VII 1 7 0 

24. MizorIm Vee 8 8 0 

25. NagaIand Vel 11 8 3 
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2 3 

26. Orissa 

27. Pondioherry 

28. Punjab 

29. Rajasthan 

30. Sikkim 

31. Tamil Nadu 

32. Tripura 

33. Uttar Pradesh 

34. Uttaranchal 

35. West Bengal 

TOTAl 35 

U.. of Information Technology In Textile Sector 

1408. SHRI M. SREENIVASUlU REDDY: Will the 
Minister of TEXTilES be pleased to state: 

(a) the manner and extent to which the Information 
Technology (IT) revolution is likely to assist the textile 
sector to meet the challenge in intematlonal market; and 

(b) the steps taken by the Government for sufficient 
use of IT in textile sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ElANGOVAN): (a): The 
Information Technology (IT) revolution is already providing 
an integrated interface for collection and dissemination of 
information to trade and industry, which includes 
monitoring prices of textiles items, production of Yam/Cloth 
alongwith databases of Man Made Fibre, Jute, Silk, and 
the Export and Import of textile items. Information 
Technology helps the textile sector in design development, 
fashion designing, cost reduction, process control, etc. 

(b) The National Informatics Centre (NIC), Department 
of Information Technology. Ministry of Communications and 
Information Technology provide full-fledged technical 
support to the Ministry of Textiles In the development 
and maintenance of the Information Communication 
Technology (ICT) infrastructure and network services for 

4 5 

Yes 31 

Yes 

Yes 17 

Yes 33 

Yes 4 

Yes 30 

Yes 4 

Yes 74 

Yes 13 

Yes 21 

35 613 

6 

31 

17 

30 

4 

24 

4 

62 
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21 

563 

7 

o 
o 
o 
3 

o 
6 

o 
12 

5 

o 
50 

the efficient delivery of various aervlces to Textiles sector. 
Attached and Subordinate offices under the Ministry of 
Textiles have also upgraded their ICT infrastructure as 
per the requirement with a sophisticated local Area 
Network (LAN). These offices enhanced their respective 
websites to become more user-friendly. All Field Offices 
are equipped with Internet and Emili facility. 

Conce •• lon In call Rate. 

1409. SHRI L. RAJAGOPAL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the soldiers guarding our borders in 
Kargll, leh, etc., have to pay full amount when they make 
STD calls to their families elsewhere; 

(b) if so, the details thereof; 

(c) whether the Government has any proposal to give 
concessions to Army Jawans who made STD calls to 
their families; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. C'.oncessional 
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tariff 0 V4th of the normal tariff for STD calls have already 
been extended to the soldiers posted at Kargli and Leh 
border areas. 

(c) and (d) Do not arise in view of (a) & (b) above. 

Speclall.ed Induatrlal Training to Rural Youth 

1410. SHRI FRANCIS FANTHOME: Win the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment is considering to provide 
specialized industrial training to rural youth to equip them 
for Jobs in the Special Economic Zones (SEZs) in 
industries being established in rural areas; 

(b) if so, the details thereof; 

(c) whether the Government proposes to set up 
training institutes in rural areas for this purpose; 

(d) if so, the details thereof aiongwlth the time by 
which such institutes are likely to be set up and 
operationalised, State-wise; 

(e) whether the Government has identified or 
appointed any nodal agency to prepare the academic 
content and training programme for this purpose; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (d) Government has recently 
announced to set up a National Sklil Development Mission 
under which 1500 more IITs and 50,000 Skill Development 
Centres are proposed to be opened in Public Private 
Partnership mode to train about 10 million persons per 
annum. 

(e) and (f) National Council for Vocational Training 
has formed a Sub Committee dealing with courses to 
consider inclusion of new trades under Craftsmen Training 
Scheme. A similar body has been recommended for 
apprenticeship training scheme by Central Apprenticeship 
Council. The members of Sub-Committee include Officers 
from Ministries. State Government, Industry association, 
Industry, Experts from relevant field. 

Defence Pact with Malayala 

1411. SHRI JYOTIRADITVA M. SCINDIA: Win the 
Minister of DEFENCE be pleased to state: 

(a) whether an agreement to strengthen the defence 
ties with Malayaia has been signed; and 

(b) if so, the details thereof aIongwIth the terms of 
the agreement and understanding, reached? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONV): 
(a) and (b) Ves, Sir. A Memorandum of Understanding 
(MoU) for defence cooperation was signed with Malaysia 
in February 1993. The MOU inter-alia provides for 
widening the scope of bilateral cooperation to include 
joint ventures, Joint development projects, procurement, 
logistic and maintenance support. Malayala-India Defence 
Cooperation Committee (MIDCOM) has been established 
under this MoU to monitor, manage and Implement the 
provisions of tha MOU. 

/TmnslBIionJ 

Sugarcane Production 

1412. SHRI HARIKEWAL PRASAD: 
DR. DHIRENDRA AGARWAL: 
SHRI ANANTH KUMAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether any scheme for increasing production 
and quality Improvement of sugarcane is being 
implemented; 

(b) if so, the details thereof alongwith the funds 
allocated under the said scheme during the last three 
years, State-wise; 

(e) whether sugarcane farmers across the country 
are facing problems; and 

(d) If so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) Ves, Sir. To increase the production and 
improvement of quality of sugarcane, a Centrally 
Sponsored Scheme of Sustainable Development of 
Sugarcane Based Cropping System (SUBACS) u~der 

Macro Management Mode of Agriculture is under 
implementation in different States. The Scheme provides 
uai8tance for field demonstrations, training of farmers 
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and extension workers, farm implements/machinery, heat 
treatment plant, production of planting material and drip 
irrigation. The state-wise funds allocated under the scheme 
during last three years are enclosed as statement. 

The Ministry of Consumers Affairs, Food and Public 
Distribution have taken various steps/measures to provide 
relief to sugar mills and sugarcane farmers. The important 
steps/measures taken are as under:-

(i) The Government has created a buffer stock of 
50 lac tons in 2006-07 sugar season, which 
would involve an annual subsidy amount of Rs. 
880 crores (approx) to be borne from the Sugar 
Development Fund. The banks provide additional 
credit on creation of buffer stock. The buffer 
subsidy amount and the additional credit are to 
be used for payment of cane price including 
cane price arrears as a first priority. 

(ii) Export assistance is provided on internal 
transport, marketing and handling charges and 
ocean freight @ Rs. 13507- per ton for 
sugar factories located in coastal areas and 
Rs. 1450/- per ton for sugar factories located in 
non-coastal areas for a period one year with 
effect from 10th April, 2007. This assistance 

Statement 

provided shall also be used for payment of cane 
price arrears of fanners, as a first priority. 

(iii) A special Scheme has been notified for 
extending financial assistance to sugar mills from 
the banks where full interest subvention (limited 
to 12%) will be provided to all banks for the 
total duration of the loan. This will help the mills 
towards payment of cane price including cane 
price arrears. 

(iv) Making 5% blending of ethanol with petrol 
mandatory across the country, except in Jammu 
and Kashmir, North Eastern States and Island 
Territories and to make 10% blending optional 
from October, 2007 and mandatory from October, 
2008, excepting in the areas mentioned above; 

(v) Reduction of customs duty from 7.5% to 5% on 
"denatured alcohol" and from 10% to 5% on 
molasses and to implement the same only when 
mandatory ethanol blending at 5% level is 
operationalized in the country; 

(vi) Permitting sugar factories to produce ethanol 
directly from sugarcane juice to augment 
availability of ethanol and reduce over supply of 
sugar. 

State-wise Anancial Allocation for Sustainable Development of Sugarcane Based Cropping System 
(SUBACS) under Macro Management Mode of Agriculture during 2005-06 to 2007-08 

(Rs in Lakhs) 

State 2005-2006 2006-2007 2007-2008 

2 3 4 

Andhra Pradesh 30.00 21.63 

Arunachal Pradesh 6.00 18.00 

Assam 1.60 13.85 

Bihar 259.60 100.00 204.00 

Chhattisgarh 77.75 80.00 98.00 

Goa 2.18 4.85 25.65 

Gujarat 110.48 105.50 
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Haryana 126.00 

Jharkhand 

Karnataka 50.00 

Madhya Pradesh 50.00 

Maharashtra 548.00 

Manipur 

Mizoram 

Nagaland 

Orissa 10.50 

Punjab 

Rajasthan 8.50 

Tamil Nadu 120.07 

Tripura 

Uttar Pradesh 244.00 

Uttarakhand 48.80 

West Bengal 30.00 

(English} 

Ethanol Production from Cane Juice 

1413. SHRI BASU DEB ACHARIA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has decided to permit 
oil companies to manufacture ethanol directly from cane 
juice; 

(b) if so, whether the said decision is likely to lead 
to decline in production of sugar in the country In near 
future; and 

(c) if so, the details thereof and the steps taken by 
the Government to remedy this situation? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTl=!IBUTION (SHRI SHARAD PAWAR): (a) No, Sir. 

3 4 

207.05 226.21 

5.25 

100.00 

48.75 57.07 

812.81 1300.25 

125.00 87.50 

20.00 16.40 

44.00 60.00 

44.99 23.50 

110.70 110.70 

32.31 

5.00 6.99 

300.00 265.00 

50.00 75.73 

30.05 50.00 

(b) and (c) Do not arise. 

Ban on Child Labour 

1414. SHRI CHANDRAKANT KHAIRE: 
SHRI AJIT JOGI: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Union Government has asked the 
State Governments and sought support from Non-
Governmental Organisations (NGOs) in enforcing the ban 
on employment of children especially domestic servants 
and labourers in eateries particularly in tribal and 
scheduled caste dominated areas of the country; 

(b) if so, the response of the State Governments 
and the NGOs thereto; 

(c) whether the Government has formulated any 
scheme/project for rehabilitation of such liberated children 
due to the ban on child labour; 
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(d) If SO, the details thereof alongwlth the modus 
operandi to be followed; 

(e) the funds allocated and released by the Union 
Government to NGOs during each of the last three years 
and thereafter till date, State-wise and scheme/project-
wise; 

(f) the extent of success achieved by the NGOs 
during the said peri09, State-wise; 

(g) whether the Union Government has received any 
complaint regardir,w rnisuse of funds by such NGOs; 

(h) if so, the details thereof, State-wise, and NGQ-
wise; and 

(i) the action taken/proposed to be taken by the Union 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Yes, Sir. Governrnent has 
prohibited employment of children as domestic servants 
and in dhabas, hotels, eateries etc. with effect from 
10.10.2006. As State Governments are the appropriate 
authorities for implementation of the Child Labour 
(Prohibition and Regulation) Act, 1986 in their respective 
areas, the State Governments have been advised to take 
all appropriate measures for the effective enforcement of 

this ban. In this connection, Government of India has 
also held consultations with the State Governments, NGOs 
and other stakeholders at Zonal level all over the country 
for creating awareness generation and for developing of 
State action plans for effective enforcement of the ban 
and rehabilitation of children withdrawn from these 
occupations. 

(c) and (d) Government is implementing the National 
Child Labour Project (NCLP) Scherne in 250 districts of 
20 states in the country for the rehabilitation of children 
withdrawn from work. Under the Scheme, children 
withdrawn from hazardous woJ1( are put into Special 
Schools, where they are provided with accelerated 
education, vocational training, nutrition, stipend and heatth 
care facilities etc. Most of the Special Schools under the 
Scheme are being run by the NGOs. 

(e) and (f) Under NCLP Scheme, funds are not 
directly released to NGOs but to the District Collect4?r 
who is the Chairman of the District Project SOCiety. 
However, Government is also implementing the Scheme 
of Grants-In-aid to Voluntary Organisations In the Districts 
not covered under NCLP Scheme. Details of Grants 
released to NGOs during the last three years under the 
Scheme are given in the enclosed statement. 

(g) to (I) Complaints, if any, received in the ministry 
are forwarded to the respective State Governments for 
taking necessary action. 

St.tement 

Exptmdltulfl of last Ihlfltl ytNIfS under G.I.A /0 Vo/un/llty Organisations 

SI.No. Name of the Stale 2004-05 2005-06 2006-07 2007-08 (tin 
29.02.08) 

2 3 4 5 6 

1. Assam 365906 457650 457650 114412 

2. Bihar 246285 0 0 0 

3. Chhattisgarh 457588 114412 0 112969 

4. Haryana 170100 0 0 0 

5. Jharkhand 457650 0 0 558985 

6. Jammu and Kashmir 1144267 0 343238 0 

7. Madhya Prade8h 1317491 216112 228825 1902114 

8. Maharashtra 16673n 2280342 910766 0 
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2 3 

9. Manipur 559350 
10. Nagaland 0 
11 Delhi 101742 

12. Orissa 2618650 
13. Rajasthan 3252446 
14. Tripura 68456 

15. Tamil Nadu 116841 
16. Uttar Pradesh 3840840 

17. West Bengal 1803889 

(Tl'lln$/s/ionj 

Klun Credit Cerda 

1415. PROF. VIJAY KUMAR MALHOTRA: 
SHRI RAM KRIPAL YADAV: 
SHRIMATI JYOTIRMOYEE SIKDAR: 
SHRI SANTOSH GANGWAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the total Kieen Credit Cardlluuecl 
by the Government during the last three yeara, state-
wise and year-wise; 

(b) the State-wise details of the fanners identified by 
the Government for issuing Klaan Credit Carda; 

(c) the details of the target Nt by the Govemment 
to issue Kisan Credit Cards during current financial year; 

4 5 6 

2371658 1868737 1834400 
291689 686475 0 

1n4050 804710 0 

3300986 2054928 2784576 

968284 1725265 1548391 

0 228825 0 

0 0 0 

2950538 1901257 1007370 

6544n 819037 304210 

(d) whether the criteria for issuing credit cerds have 
been reviHd recently; and 

(e) if 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Farmers are identified by the Banks for luulng 
Klaan Credit Carda (KCC). State-wi.. end year-wise 
details of KCC iuued during the last three years are 
given in the encloaed statement. 

(c) to (e) No apecHIc target for issue of KCC has 
been fixed. However. the comprehensive farm creellt 
package announced by the Government of India in June. 
2004. inter-alia. atlpulat .. that the commercial banks and 
Regional Rural Banks would finance 50 lakh new farmers 
every year. Further, all crop loans are required to be 
issued through KCC mode only. 

St.tement 

Kissn CrtHiil Card Sc~"ng IhII YMr 2OO4-05--P1TJfIffI68 .8 on 31 M.rch 2005 
($ts/s-wistI CoopsI1lllv8 BlInk, RRBs snd CommtJn:iJI/ &nits) 

(As. lakh) 

SI.No. StaW'llT CoopIrIM Iris RIgionII RcnI IIris CamrnIrciII IIriI ToIII 
No. CIftII Ant No. CIIdI Ant CIIdI AmI. ~ Aiiii 

iIIuId SRIIanId IIud SRIIanId Isud s.donId iIIued SInc:tIanId 

2 3 4 5 8 7 a 9 10 11 12 

1. Andhra Pradesh"" 22 16 301128 47039 1281352 238888 1582480 333725 

2. Assam 1375 114 5 18675 2674 63366 8878 83416 116666 

,. 
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3. 

:4: 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17 

18. 

19. 

20. 

21. 

22-

23. 

24. 

25. 

26. 

27. 

2 

Alunechal PracIe8h 

BIhar-" 

Gujarat 

Goa$ 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

3 

25 

18 

19 

3 

4 

Kamataka 19 

Kerala 14 

Madhya Pradesh 38 

Maharashtra 29 

Meghalaya' 

Mizoram' 

Manipur' 

Naglland' 

Omua 17 

Punjab 19 

Rajasthan 26 

Slkkim" 

Tamil Naciu 22 

Tripura' 

Uttar Pradesh 50 

west Bengal 19 

Andaman and Nic:obar Island" 

Chandigarh" 

28. DaI1\ln and Diu" 

29. 

30. 

31. 

New DeIhl" 

Dadra and Nagar Have/I" 

Lakahadwaep" 

MARCH 10, 2008 

4 

225 56 

63759 318805 

In 54 

28143 104742 

5913 2825 

10286 1396 

41268 68690 

130059 48602 

529710 120747 

323568 467067 

840 89 

61 13 

578 16 

381109 87901 

25650 76229 

592948 168276 

418 13 

185038 52043 

485 n 

7331n 3663 

253180 47413 

782 155 

124 68 

6 

16 

9 

4 

2 

3 

13 

2 

19 

10 

9 

5 

3 

3 

35 

9 

7 

304 

89859 

18265 

47999 

7464 

1718 

141866 

53957 

52819 

46046 

1043 

n9 

155 

376 

86586 

11522 

67254 

257·11 

4373 

558907 

69746 

8 

31 

23462 

32225 

38949 

1517 

894 

41880 

16185 

42253 

253 

252 

204 

74 

17 

10713 

3711 

33039 

4291 

465 

3264 

13209 

9 

3816 

141922 

12n34 

1954 

82294 

18814 

676 

223455 

134883 

178919 

221117 

9000 

2655 

5614 

3323 

134910 

115071 

215016 

1020 

403892 

55n 

706294 

175168 

120 

928 

1015 

3 

75 

to 0u_1ions 

10 

613 

35767 

48205 

791 

76488 

6988 

243 

11 

4345 

231781 

209758 

2131 

158441 

32191 

12678 

116061 406589 

43145 318899 

101613 759448 

78741 590723 

839 10883 

507 3495 

1010 5769 

487 42n 

24358 602605 

113106 152243 

111740 675218 

193 1438 

106113 614641 

813 10415 

240960 1998376 

362n 498094 

27 902 

164 926 

589 

32 

1139 

3 

75 

600 

12 

700 

59229 

399035 

845 

220179 

11330 

2533 

226631 

107932 

264813 

536061 

1180 

724 

1084 

519 

122972 

193046 

361055 

211 

152447 

1345 

247887 

96899 

182 

164 

657 

32 
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32. 

33. 

34. 

35. 

2 

Pondicheny" 

Jharkhand 

Chhattisgarh 

Utlaranchal 

3 

1284 

9 12140 

7 181813 

8 51700 

5 

212 

622 

1242 

738 

Total 381 3S55783 1559867 

Note: ·SCB function. .. CFA. 

eNo . Cooperative Banks In the .. UT •. 
'No RRB In the.e StateaIUT •. 
"No. of banks Implementing the Scheme. 
Amount aanctIoned data prov1sionai. 
""Data for Co-op under reconciliation. 

8 7 8 10 11 12 

4094 1351 5378 1563 

6 78789 7458 67563 8884 158472 16964 

5 38273 8167 31858 9096 251944 18506 

4 5433 1051 34064 14603 91197 16392 

188 1729027 383287 4385584 1475574 8880374 3418508 

RtlvitItId SItIMmtIf7l of KCC-DIJIi"l1 1M YAtr 2005-06 ·Pf'()[11W6 _ on 31 AUtr:h 2006 

SI.No. 

1 . 

1. 

2. 

3. 

4 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Andhra Pradesh" 

ArunadlIl Pradaah 

BIhar" 

Goa' 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamatlka 

Kerala 

Madhya Pradesh 

Maharashlrl 

MeghaIaya' 

(Rs. in lakha) 

R!gianII RIal IIriI ComnwdII BriI Toll! 
No. Cull AmI. Cull Ant Cull AmI. 

IIud Sn:tIanId IIud SInctIcNd IIud SInc:IIoned 

3 5 6 7 8 10 11 12 

22 121206 41233 16 161069 58832 1063528 348685 1345804 450460 

2101 157 5 15080 2183 4n82 8758 84863 8109 

'l!J7 5 351 7 1815 133 2173 145 

2S 18 82881 20878 146288 43416 209248 84283 

18 83886 288802 8 43248 83612 111400 82883 238S34 415277 

307 83 2518 3706 2826 

18 71887 1308S2 4 88268 83372 83751 110336 2S38i7 304S58 

3 9920 14345 2 583S 8136 19415 10271 35170 32752 

4 6267 789 3 1741 1145 1048 442 9OS6 2356 

19 120S33 351072 13 108199 283737 275305 155818 SOS037 790727 

14 118913 38784 2 25988 9938 97189 43101 240090 91804 

38 220172 184850 18 88178 44788 191504 136438 497855 346072 

29 478388 307226 10 29484 8228 270492 134864 778374 5101011 
I 

720 84 1455 188 7680 1317 1589 
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2 3 4 5 8 1 8 8 10 11 12 

15. MIzotarn' 6 52 12 3690 580 3748 593 

16. Manipur' 64 10 96 19 5885 744 6045 n3 

17. Nagaiand' 43 5 4278 797 4321 802 

18. Orilaa 17 285047 170748 9 81866 25345 127076 24561 493979 220654 

19. Punjab 19 67280 .a285 6 14584 19023 97371 137102 179236 196410 

20. Rajasthan 27 72644 115205 14 97268 59354 176588 125687 348500 300248 

21. Sikkim" 767 131 959 240 1726 371 

22. Tamil Nadu 22 64795 55972 3 32144 7441 430953 126966 527892 190379 

23. Tripura' 489 80 4921 844 6066 1200 11476 2124 

24. Uttar Pradesh 50 381467 194933 36 273897 141441 6moo 317394 1333064 653766 

25. West Bengal 19 306017 41244 9 1296 64 172413 37391 473726 78699 

26. A&N 1IIInd" 312 61 52 85 364 146 

27. ChBndigam" 2 2 

28. Daman & Diu·' 71 30 71 30 

29. New DeIhl" 111 46 547 581 858 607 

30. D&N HaveU·' 5 3 5 3 

31, Lak8hadweep·· 109 45 109 45 

32. Pondcheny" 1064 554 4158 1170 5222 1724 

33. Jharkhand" 9 18225 1825 6 59491 1n52 48917 9623 126633 29200 

34. Chhattisgam 7 148219 11086 5 48399 9567 41919 14972 238537 35825 

35. Ultaranchal 9 19102 3534 4 4558 1535 36296 19847 59956 24916 

TOTAl 382 2598226 2033937 196 1249474 848253 4164551 18n947 8012251 4760137 

Not. 1# SCB functions as CFA. 

o No Cooperative Banks In the.. UTs. 

S No. RRB In these Stat.alUTs. 

• No. of banks implementing the Scheme. 

•• Data lor Co-op under reconciliation. 

Amount sanctioned data provisional. 
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SlNo. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

'8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

Arunachal PI'IdeItI 

Bihar"-

Gujarat 

GoaS 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Meghalayal 

Mizoraml 

Manipurl 

NagaJand' 

Orissa 

Punjab 

Rajasthan 

Sikkiml$ 

lamA Nadu 

Triputal 

Uttar Pradesh 

West Bengal 

PHALGUNA 20, 1929 (~ 606 

No. CInII AmI. 
iIIued SIncIIaned 

3 4 5 

22 37650 96056 

637 43 

o o 

22 0 0 

18 85000 331488 

303 370 

19 4799 31929 

3 8221 436 

4 2243 419 

21 75653 2579 

14 185565 57166 

38 157446 72739 

30 689742 249576 

2724 355 

o o 
12934 3303 

526 29 

17 181443 124622 

19 5765 22634 

28 97511 45811 

149 15 

22 181082 105706 

294 34 

51 280245 3971 

20 38044 88843 

(Amt. : Rs. In lakh) 

FIIgIonIII\RI ana CornmIIdII BriI 
No. CIIdI Ant CIIdI Aml 

iIIued SnIionId laud SIndkNd 

6 7 8 9 10 11 12 

5 176531 37190 1292480 542020 1506641 675266 

2 10928 1619 31269 

67 5 1650 

6602 43034 

601 1717 

8269 

806 

5 160054 56517 196a06 69862 346960 125379 

3 25931 28829 156318 112621 249249 472738 

495 798 897 

2 30030 30718 99n8 118506 134607 181153 

2 5126 274 21749 13266 35088 13996 

3 1999 2601 1163 714 5405 3734 

6 83331 4552 27etm 199948 435881 207077 

2 31788 10547 125328 56790 342681 124503 

10 58823 37713 217382 195638 433431 306288 

7 54592 41003 387057 186896 1131391 477476 

4968 831 4769 1389 12461 2575 

3986 1410 486 138 4471 1548 

o o 2070 496 16054 3799 

339 184 4312 901 51n 1094 

8 64827 19882 131407 26695 S774n 173399 

3 14701 17265 131014 200125 151480 240024 

6 34591 31273 169685 148854 301787 225738 

978 288 1127 303 

2 27390 12869 478468 177882 686840 298447 

5681 603 9842 2394 15617 3234 

16 534048 385135 753385 439305 1567678 82t411 ,. 
9 42024 3117 170847 51374 250715 141334 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

Note: 1# 

o 
S 

2 3 4 

Andaman and Nicobar Island" 247 

Chandigarh" 

Daman & Diu·' 
New Deihl" 272 

Dadra and Nagar Havelie, 

Lakshadweep·· 

Pondicheny" 891 

Jharkhand 8 161502 

Chhattiagarh 7 101609 

Uttaranchal 10 4893 

Other States 

Total 385 2297640 

SCB functions as CFA 

No Cooperatlv. Banka In th ... UTI. 
No RRB In these Stat.slUTs. 

No. of banks Implementing the Scheme. 

Cooperative Data under reconciliation. 

5 

43 

93 

949 

39389 

28570 

9092 

1314065 

Mobile Telephone Service In Ru ... 1 Are •• 

1416. SHRI KASHIRAM RANA: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to atate: 

(a) whether the Govemment has not provided the 
mobile telephone facility In the rural areas so far despite 
the modem and advanced technology being in place; 

(b) if so, whether some officials are working at the 
behest of private telephone service providers and they 
don't want to expand mobile telephone service in order 
to serve the Interests of theae private telephone service 
providers; 

(c) if so, whether the Govemment has got any survey/ 
investigation carried out at their level in this regard; 

(d) if so, the details thereof; and 

8 7 8 , 10 11 12 

424 121 671 16-i 

0 0 0 0 

215 205 215 205 

1376 1535 1659 1628 

537 441 537 441 

101 41 101 41 

8392 2334 9283 3283 

2 1184 493 55485 13031 218171 52913 

3 40562 8909 41273 20080 183444 57559 

2 2m 4806 32881 27627 40545 41525 

4 4 

102 1405874 737315 4807964 2621484 8511478 4672844 

(e) if not, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Bharat Sanchar Nigam 
Umlted (BSNL) had already covered 2,66,381 villages in 
the country with its mobile services and propose to cover 
the villages having population more than 1000 
progressively in the next three years. 

(b) to (e) Do not arise in view of (a) above. 

{English} 

Induction of Advanced Jet Tr.lner In IAF 

1417. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of DEFENCE be pleased to state: 
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(a) whether the Hawk Advanced Jet Trainers (AJTs) 
have been inducted in the Indian Air Force to train the 
pilots; 

(b) H 80, the details thereof; 

(c) the number of AJTs inducted so far; and 

(d) the time by which the remaining AJTs are likely 
to be inducted? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Govemment have approved Induction of 66 
Hawk Advanced Jet Trainer (AJT) aircraft from Mis BAE 
Systems of the United Kingdom. Twenty four of these 
aircraft will be supplied by BAE Systems in flyaway 
condition and the remaining 42 aircraft wUI be licensed 
manufactured in India by Hindustan Aeronautics Limited 
(HAL). 

(c) 10 AJTs supplied by BAE Systems have been 
inducted so far. 

(d) Out of remaining 14 AJTs in flyaway condition, 
13 aircraft are expected to be inducted by July 2008 and 
one aircraft is expected to be delivered in December 2009. 
The 42 aircraft being licensed manufactured will be 
delivered by HAL In a staggered manner from March 
2008 onwards. 

/Translation} 

Penalty on Reliance Intocom 

1418. SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Telecom Disputes Settlement and 
Appellate Tribunal (TDSAT) has imposed any penalty on 
Reliance Infocdm; 

(b) if so, the details thereof; 

(c) whether the company has paid the said penalty; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) and (b) MIS Reliance 
Infocom Ltd. (RIL) tampered the Calling Line Identification 
of certain incoming ISO calls and regenerated and re-
routed the cails as domestic calls during 2004, thereby 
avoiding the payment of statutory Access Deficit Charges. 
Union of India issued the Show Cause Notices to MIs 
RIL regarding tampering of Calling Une Identification (CLI) 
of incoming ISO calls to evade Access Deficit Charge 
(ADC). Govemment after following the due process as 
per provisions of the Licence Agreement. levied a penalty 
of Rs. 150 crores on MIs RIL (Rs. 50 crores each against 
the Unified Access Services Licences of Chenn., Mumbai 
and Kolkata service areas). MIs RIL appealed in the 
Telecom Dispute Settlement and Appellate Tribunal 
[fDSAT), however, the appeal was dismissed. MIs RIL 
further flied a Civil Appeal In the Hon'ble Supreme Court 
of India against the Judgement of TDSAT and the matter 
is subjudice. 

(c) Mis RIL paid the penalty of Rs. 150 crores In 
March, 2005. 

(d) Does not arise in view of (c) above. 

/English} 

Removal of Accea. Deficit Charge. 

1419. SHRI RAMESH DUBE: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Telephone Regulatory Authority of 
India (TRAI) hu proposed to remove the existing Accel8 
Deficit Charges (ADCs) from April 1 at, 2008; 

(b) if 10, the reasons therefor; 

(c) the manner in which the Govemment hu been 
using the Acceas Deficit Chargee collected from Cellular 
Operators; and 

(d) the reaction of the Government on the 
recommendations of the TRAI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. Telecom Regulatory • ,. 
Authority of India (TRAI) has issued only a consultation 
paper on -Access Deficit Charge (ADC)" on 21.1.2008. 
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(b) Does not arise in view of (a) above. 

(c) As per the prevailing Interconnection Usage 
Charges (IUC)/ADC regime, the Govemment does not 
collect any ADC. ADC is directly paid to Bharat Sanchar 
Nigam Limited by the Cellular Operators. 

(d) Question does not arise, as TRAI has not issued 
any recommendation in this regard. 

Subernarekha Barrage Project 

1420. SHRI PRABODH PANDA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has received any 
proposal from the Government of West Bengal for 
inclusion of Subernarekha Barrage Project in the series 
of National Projects; 

(b) if so, the details thereof indicating the area to be 
covered under the project; and 

(c) the time by which the Government is likely to 
take decision in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No sir. 

(b) and (c) Does not arise. 

National War Memorial 

1421. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether even after 59 years of Independence, 
the country still does not have a National War Memorial 
to remember the soldiers, sailors and airmen who laid 
down their lives to guard an indep6ndent India; 

(b) if so, the details thereof; 

(c) the reasons for delay in construction of the 
memorial; and 

(d) the measures taken by the Government to 
construct National War Memorial without further delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) to (d) A 
concept plan for the National War Memorial, which 
envisages its location at India Gate Complex, has been 
presented before the regulatory bodies namely, Delhi 
Urban Arts Commission (DUAC), the Central Vista 
Committee (CVC) and the Heritage Conservation 
Committee (HCC). Ministry of Urban Development has 
also been approached to assign the land around 'Chhatri' 
in the India Gate Complex to Ministry of Defence for 
proceeding in the matter. 

Support Price for Raw Coconut 

1422. SHRI N.N. KRISHNADAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has decided to fix 
support price for raw coconut; 

(b) if so, the details thereof; 

(c) whether the Government has given any 
instructions to National Agricultural Cooperative Marketing 
Federation (NAFED) for the procurement of raw coconut; 
and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) The Govemment decided to fix Minimum Support 
Price (MSP) for mature de-husked coconut, keeping in 
view the MSP for Copra fixed annually and in consultation 
with the State Governments, National Agricultural 
Cooperative Marketing Federation Ltd. (NAFED) and others 
concerned. 

The Govemment has announced the MSP for Copra 
for 2008 8eason in January 2008 and has taken up the 
job of deciding the MSP for mature de-husked coconut 
88 also the procedure for procuring it. 

/Tmns/stionj 

Cheating by PCO Owner. 

1423. DR. DHIRENDRA AGARWAL: 
SHRI GIRIDHARI YADAV: 
SHRIMATI BHAVANA PUNDALIKRAO 

GAWALI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether the Govemment ia aware of the cheating 
with the subacribers by way of tempering the time of 
calls by the owners of legal PCO booth: 

(b) if so, the details thereof despite of the rules in 
this regard; 

(c) the provisions made by the Govemment In this 
regard; 

(d) the number of such incidents took place in the 
country espeCially in Delhi during the last three years, as 
on date; and 

(e) the action takenlbelng taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, few cues of 
cheating of consumers by STDIISD/PCO operators have 
been reported. The details are available at (d) below. 

(c) Broadly, the following mechanism is in place in 
BSNUMTNL to prevent misuse If PCOs by the owner of 
PCO:-

(i) Periodical surprise checks are carried out by 
field staff of BSNUMTNL to check any kind of 
misuse including cheating with the PCO machine 
installed by the PCO owners. 

(ii) Only Type Approved instrument is allowed to 
be used by the PCO operator. 

(iii) Periodical surprise checks of the PCO owners 
are also carried out by the Vigilance Cells of 
BSNUMTNL to ensure that the guidelines of 
provision of PCOs are followed scrupulously by 
them. 

(d) The 1171 incidents in the country and no incidents 
in Delhi has been reported In last three years i.e. during 
2005-06, 2006-07 and 2007-08 (tin 31-01-2008). 

(e) The Licenses! Argeement of 7 PCO operators In 
the country has been cancelled. The wamlng has been 
issued to the 1164 PCO operators in the country. 

{English} 

Area under Foodgraln 

1424. SHRIMATI MANEKA GANDHI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether according to the Reserve Bank of India 
(RBI)-Hanc:bx* of etattatica, the area under foodgraln 
has declined; 

(b) if so, the details thereof and action taken thereon; 

(c) whether the Govemment proposes to increase 
the production of cereals and coarse grains in view of 
sharp decline in area under such crops; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
No, Sir. As per the latest edition of Reserve Bank of 
India "Handbook of Statistics on the Indian Economy, 
2006-07-, the area under foodgralns during 2006-07 
(Advance Estimates as on April 4, 2007) is 124.07 million 
hectares which is higher than the area under foodgrains 
during 2004-05 and 2005-06. 

(b) Does not arise. 

(c) and (d) To Increase the production of rice, wheat 
and coarse cereals in the country. the Integrated Cereala 
Development Programmes (ICDP) In rice, wheat and 
coarse cereals based cropping systems have been under 
implementation since October 2000. In order to further 
increase the production of rice and wheat, the Govemment 
has launched National Food Security Mission (NFSM) from 
Rabi 2007-08. The NFSM aims at increasing the 
production of rice by 10 million tonnes and wheat by 8 
million tonnes In the targeted districts of the country by 
the end of the 11th Plan I.e. 2011-2012. 

Complalnta Regarding 188ue of Broadband 
Connections 

1425. SHRI HEMLAL MURMU: 
SHRI ANANTH KUMAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to atate: 

(a) the number of applications have been received 
by the Bharat Sanchar Nigam limited (BSNL)lMahanagw 
Telephone Nigam Umlted (MTNL) regan:IIng provision of 
Broadband connection during each of the last three years 
and current year, as on date; 

,. 
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(b) the number of Broadband connections have been 
releasedlmstalled by BSNL and MTNL during the Ia8t three 
years and current year, as on date; 

(c) the amount incurred by the BSNLJMTNL for 
advertisement of Broadband service during the last three 
years and current year, as on date; 

(d) whether the Government has received any 
complaint regarding provision of Broadband connection; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) and (b) The total number 
of applications received by BSNL and MTNL are 1778847 
(upto 04.03.08) and 718710 (upto 31.1.08) respectively. 
The details of number of broadband connections released! 
installed by BSNL and MTNL during the last three years 
and for 2007-08 up to 31.01.2008 are as under. 

Year 

2004-05 

2005-06 

2006-07 

2007-09 (up to 31.01.2008) 

BSNL 

33907 

586374 

976160 

1677927 

MTNL 

20624 

204029 

248232 

116903 

(c) The amount incurred by BSNL and MTNL on 
advertisement of broadband services during the last three 
years (2004 to 2007) and for the period 2007-08 (till 
datlJ) are as under: 

Year BSNL MTNL 

2004-07 368.49 crores 15.71 crores 

2007-08 (till date) 87.13 crorea 3.06 crores 

(d) and (e) Complaints were received regarding 
provisioning of broadband connections in few locations. 
However, monitoring of new broadband connections has 
been strengthened. 

[Translation} 

Exten.lon of Small Po.tOfflc .. 

1426. SHRIMATI BHAVANA PUNDAUKRAO GAWALI: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment proposes to extend the 
small post offices in rural areas of the country and employ 
more staff therein; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEl AHMAD): (a) The Government has not 
taken any general policy decision to extend the small 
Post Offices in rural areas of the country and employ 
more staff in these offices. However, small Post Offices 
called Extra Departmental Branch Post Offices/Extra 
Departmental Sub Post Offices (EDBOslEDSOs) are 
upgraded into Departmental Sub Offices (DSOs) on a 
case-te-case basis subject to fuffillment of prescribed 
norms, availability of resources and manpower. The 
upgradation Is done by redeployment of staff. 

(b) The prescribed norms for upgradation of Branch 
Post Offices is that the minimum workload of the Extra 
Departmental Branch Post Office, proposed to be 
upgraded, should be five hours per day. The permissible 
limit of annual loss in upgraded Departmental Sub Offices 
is Rs. 2400/- in normal rural areas, and Rs. 4800/- in 
tribal and hilly rural areas. The manpower requirement of 
upgraded post offices is met by redeployment of staff 
from amongst the existing staff strength. 

(c) Does not arise in view of (a) and (b) above. 

Renting out of Building By MTNL 

1427. SHRI RASHEED MASOOD: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the MTNl, Delhi has rented out its 
buildings to other companies; 

(b) if so, the details thereof alongwith the number of 
such buildings and the amount being paid as rent; and 

(c) the number of plots lying with MTNL, Delhi on 
which buildings have not been constructed so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEl AHMAD): (a) and (b) Yes, Sir. MTNL 
Delhi has rented out buildings as per details below: 
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Location Rented to Let out area in Sq. ft. Amount of rent paid 

G-101, Local Shopping Centre, 
Sarita Vihar, New Delhi 

Union Bank of India 1456 Rs. 1,45,6001-

Mahanagar Door Sanchar Bhawan, 
Jawahar Lal Nehru Marg, Delhi. 

Telecom Regulatory 
Authority of India 

As. 57,00,0901-

(c) There are 37 plots rented with MTNL, Delhi where 
permanent buildings have not yet been constructed. 
However. such plots are being used to house exchanges 
in temporary structure or Base Transceiver Stations (BTS) 
etc. 

Loss of AgrlcuHural Land for R .. I Eatate 

1428. SHRI M. APPADURAI: 
SHRI GANESH SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether agricultural land in many parts of the 
country is baing acquired for real estate business and for 
industrial purposes thereby causing loss to the Agriculture 
Sector; and 

(b) if so, the detaIls thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) As per the Seventh Schedule of the Constitution 
of India, land is a state subject; therefore, _ch State 
acquires land for various pUrp0888 which is govemed by 
their respective policies and priorities including acquisition 
of land for SEZs or for real estate development by 
Government agencies. 

As per available estimates, total cultivable land was 
185.09 million ha. in 1980-81 which has reduced to 182.57 
million ha. in 2005-06 in the country. During the same 
period, land under non agricultural uses has increased 
from 19.66 million ha. to 24.94 million ha.. resulting In 
marginal decline in the extent of cultivable land. This 
reduction in cultivable land is mainly due to diversion of 
agricultural land for non-agricultural purposes such as 

urbanization, roads, industries etc. Since inception of the 
SEl Act, 2005 and the SEZ Rules, 2006, formal approval 
has bean granted for setting up of 405 SEls, which 
involves about 52,922 ha. of land, out of which 21.626 
ha. of land was already in possaasion wtth State Industrial 
Development Corporations/different State Governments. 

With a view to minimize the loss to the Agricultural 
Sector, the State Governments have been advised that 
in case of land acquisition for SEZ, priority be given to 
waste and barren land and if necessary, single crop 
agricultural land could be acquired for the SEZs. If 
perforce a portion of double cropped agricultural land has 
to be acquired to meet the minimum area requirements, 
especially for multi-product SEZs, the same should not 
exceed 10% of the total land required for the SEl. 

In pursuance of the decisions taken by Empowered 
Group of Ministers (EGOM), the State Governments have 
also bean Informed on 15th June, 2007 that the Board 
of Approval will not approve any SEls where the State 
Governments have carried out or propose to carry out 
compulsory acquisition of land for such SEZs after 5th 
April, 2007. 

Delay In Commtalonlng of Tow.ra 

1429. SHRI BADIGA RAMAKRISHNA: Will the 
MInister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether nearty 900 towers of Sharat Sanchar 
Nigam limited which can provide mobile connections to 
10 lakh subscribers are lying Idle even after their erection 
for the last one year in Andhra Pradesh; 

(b) if so, the reasons for delay In commissioning the 
towers, and 

(c) the time by which It 18 Ilkety to be comrnIssioned? 

" 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, as on date 421 towers 
of BSNl are ready in the state of Andhra Pradesh. 

are: 
(b) The reasons for delay in commissioning of towers 

(i) The equipment procurement efforts for BSNL's 
new mobile expansion project received a setback 
with one of the bidders approaching the Hon'ble 
High Court against the decision of BSNl 
rejecting their bid. 

(ii) None of the successful vendors of the new 
mobile expansion project accepted the Pruchase 
Order for South Zone, which includes Andhra 
Pradesh also. 

(c) The tender. for the South Zone is being invited. 
Accordingly, the towers are expected to be commissioned 
in the year 2008-09. 

Disturbance In Cable Network 

1430. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether a breakdown in an intemational under 
sea cable network disrupted Internet Links in the country; 

(b) If 80, the details thereof; and 

(c) the steps takenlbeing taken to restore the Internet 
and to prevent such disruption in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Yes, Sir. 

(b) One intemational under-sea cable system near 
Malaysia and two international under-sea cable systems 
near Egypt broke down in the month of January, 2008. 

(c) All three international under-sea cable systems 
were repaired and Internet services restored to normal. 
Considering the techno-commercial viability, various service 
providers plan for restoration capacity on various under-
sea cables to meet such exigencies. 

[TfIlnslstionJ 

Cold Storage. 

1431. SHRI MAHAVIR BHAGORA: Will the Minister 

of AGRICULTURE be pleased to state: 

(a) whether the number of the cold storages is much 
less in the country than the required over due to which 

the agriculture produces are getting spoiled; 

(b) If so, the time by which new cold storages are 
likely to be set up; 

(c) whether the Government has received proposals 
from the States for the construction of cold storages; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
and (b) No, Sir. Keeping in pace with the required 
demand, the total number of cold storage facilities for 
perishables has increased from 4541 (December 2003) 
to 5101 (December 2006) which has helped in reduction 
of spoilage of agriculture produces. 

(c) and (d) The Government has received proposals 
from the States for construction of cold storages under 
two schemes viz. 

(i) "Capital Investment Subsidy Scheme for 
Construction/Expansion/Modernization of Cold 
Storages and Storages for Horticulture Produce" 
of National Horticulture Board. 

(iI) "Centrally Sponsored Scheme on National 
Horticulture Mission- for Construction of Cold 
Storage units under Post harvest Management 
programme of Ministry of Agriculture. 

The details of proposals sanctioned during 2007-08 
(upto December, 2007) are giver. in the enclosed 
statement. 
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OtItsils of Ntlw Cold Stofll9tl Pfr1POMIs SotnctiontH:l duling 2OO7-ot1 (upfo DtIctImbtH; 20(7) 

51.No. Name of the State National Horticulture Mia&Ion National Horticulture Board Total 

PhyaicaI FlI18ncial Physical Finaneill Physical Fmancial 

1. Andhra Pradesh 2 100.00 2 93.86 4 193.85 

2. Bihar 0 0 10 401.96 10 401.96 

3. Gujarst 42.50 17 339.21 18 381.71 

4. Haryana 1.08 0 0 1.08 

5. Jharkhand 0 0 8 368.61 8 368.61 

6. Kerala 2 87.8 0 0 2 67.6 

7. Kamataka 2 58.00 8 385.59 10 443.59 

8. Maharashtra 2 33.75 10 83.05 12 118.80 

9. Orissa 0 0 4 141.31 4 141.31 

10. Punjab 0 0 13 343.46 13 343.46 

11. Rajasthan 3 117.50 0 0 3 117.50 

12. Uttar Pradesh 2 54.00 32 1375.93 34 1429.93 

13. West Bengal 25 857.00 0 0 25 857.00 

14. Himachal Pradesh 0 0 3 1800.00 3 1800.00 

15. Utt&ranchal 0 0 2.67 2.67 

Total 40 1331.43 108 5135.64 148 6467.07 

Sal. of Air Tickets In Poet Otftces THE MINISTER OF STATE IN THE MINISTRY OF 

1432. SHRI PANKAJ CHOWDHARY: Will the Minister 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The Department is 

of COMMUNICATIONS AND INFORMATION selling the air tlcketa of Deccan Aviation limited in 
TECHNOLOGY be pleased to state: Kamataka Poetal Circle. 

(a) whether the Govemment has launched the sale 
(b) The scheme of selling air tickets of Deccan of air tickets in various post offices in Kamataka with the 

cooperation of aviation companies; Aviation Umlted through 511 .enabled post offices in 
Kamataka Poatal Circle has been started with effect from 

(b) if so, the details thereof; 2nd July, 2007. This is a pilot project which hu been 

(c) whether the Govemment proposes to make air implemented in select post office8 of Kamataka CIrcle. 

tickets available in the post offices of other States of the (c) and (d) A proposal to make air tickets of Deccan • 
country as well; and Aviation Umlted available through post officea is under 

(d) if so, the details thereof? proceIIing is Tamilnadu P08tal Cirde. 
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[English! 

Collision of Indian Navy Submarine with a 
Merchant Ship 

1433. SHRIMATI JAYAPRADA: 
SHRI RAGHUNATH JHA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether an Indian Navy submarine INS 
Sindhughosh failed to detect a ship and collided with it 
in the Arabian Sea on January 7, 2008; 

(b) whether the Government has ascertained the 
reasons for failure of the submarine to detect the ship; 

(c) If so, the details thereof; and 

(d) the steps taken to strengthen the submarine force 
of Indian Navy? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) On the 7th January, 2008, the Indian Navy 
submarine, INS Sindhughosh, collided with a merchant 
ship in the Arabian Sea. A Board of Enquiry has been 
constituted by the Indian Navy to investigate into the 
circumstances leading to the collision. 

Strengthening of submarine force is an ongoing 
process. 

Saline Variety of Paddy and Mustard 

1434. SHRI CHENGARA SURENDRAN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government is aware of the discovery 
of saline resistant variety of paddy and mustard by the 
aclentists of Bose Institute, Kolkata; and 

(b) If so, the details thereof and steps taken to 
promote the use of this variety in the coastal areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
and (b) No variety of paddy or mustard developed from 
Bose Institute, Kolkata has been tested under All India 
Coordinated -Research Project trials of paddy or mustard. 
Similarly, no varieties in these crops developed from the 

above institute are tested under limited field trials under 
the contained facilities. However, a gene coding for salt 
tolerant l-myo-inosltol 1 -phosphate synthase has been 
isolated by the scientists of Bose Institute from the salt 
tolerant wild rice (POI1eresis C08tr:tstS) and the said gene 
has been Introduced in rice and mustard plants allowing 
these plants to grow in salt medium under laboratory 
conditions. 

Development of Bee Colonies 

1435. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment is providing any Central 
assistance to the States for the development of bee 
colonies in the Statas to enhance honey production; 

(b) if so, the details of the assistance provided to 
the States during the last three years, State-wise alongwith 
the success achieved therein; 

(c) whether any reports of increase in honey 
production has received during the last three years, State-
wise; and 

(d) if so, the details thereof alongwith the steps taken 
to provide incentive to farmers for production of honey? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHUAIA): (a) 
and (b) Under the Centrally Sponsored Scheme namely 
MTechnology Mission for Integrated Development of 
Horticulture in North Eastern States, Sikkim, Jammu and 
Kashmir, Himachal Pradesh and Uttaranchal" and MNational 
Horticulture Missionw of Ministry of Agriculture, Govemment 
of India, assistance is being provided to the States, based 
on action plans for development of bee colonies which 
help in enhancing productivity of various crops. Besides, 
an amount of Rs. 71.13 lakh has been released to 
National Bee Board (NBB), a registered Society, for 
undertaking various programmes involved in promotion of 
beekeeping in the country. The details of kasslstance 
provided to the States during the last three years, State-
wise are given in the enclosed statement-I and II. 

(c) and (d) Financial assistance II 50% of the cost 
subject to As. 8001 colony with bee-hive is being provided 
to the farmers under the said Centrally Sponsored 
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Scheme. namely -Technology M' •• 'on for Integrated 
Development of Horticulture In North Eutem Stat .. , 
Slkklm, Jammu and Kashmir, Himachal Pradeeh and Kamataka 
Uttaranchal· and -National Hortlcultur., MI •• 'on- for 
development of bee colonlea. In addition, National Bee Kerala 
Board has undertaken varioUi aware"... programmes 
for promotion of Bee keeping In the country. The details Madhya Pradeah 
are given In the enclosed statement III and IV. 

Maharaahtra 
Based on the reports received from National Bee 

Orlala Board, there hu been an Incre ... In production of honey 
during the la.t three year.. The e.tlmated honey Punjab 
production In the country II around 62,000 MT.. The 
State-wi.. honey production II as below: Rajasthan 

State Production (MT) Tamil Nadu 

2 Uttar Pradelh 

Andhra Pradesh 1,000 West Bengal 

Bihar 4,500 Jhart<hand 

Haryana 2,500 Uttaranchal 

Himachal Pradesh 3,000 Othel"l 

Jammu and Kashmir 1,500 Total 

Statemen, I 

State 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Ststs wiH ,.... of fundtI for dtI.wtJpmsn1 of W. ~ undtIr 1M 
Csnlnll/y Spon$ortId SchtImtI ()fI f*1It:KM1 HtIftIcuIII,n U'-Ion 

2005-06 2006-07 

2 3 

12.30 

3.39 18.00 

2.40 

4.00 4.00 

24.00 48.50 

to 0uMIt:Jn6 628 

2 

1,000 

1,600 

500 

500 

800 

10,000 

1,000 

1,200 

9,000 

11,000 

1,000 

1,500 

800 

52,000 

(As In lakha) 

2007·08 

4 

.' 
54.40 

5.10 

17.20 
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2 

Jharkhand 12.00 

Kamataka 1.60 

Kerala SO.OO 

Madhya Pradesh SO.OO 

Maharashtra B.OO 

Orissa 12.00 

Punjab SO.OO 

Rajasthan 8.00 

Tamil Nadu 6.47 

Uttar Pradesh 7.56 

West Bengal 

Total 267.02 

Statement II 

3 

11.30 

240.00 

2.40 

3.84 

8.00 

16.00 

24.00 

11.2 

201.12 

601.06 

to OutIstions 

4 

49.30 

34.00 

4.76 

18.71 

8.84 

2.71 

80.81 

275.83 

628 

Staftl-wiStl IfIItMStI 01 funds for dsllffllopmsnl 01 bH colonies undsr IINI Centrally sponsored Schsms on Tschnology 
Mission lor Inlt#gra/sd OtIvtI/opmtInl 01 HOfticu/lurs in Notlh EII816m SIII16s, Sikkim, Jammu & Kashmir, HilTlllChal 

Pradssh and IJttarakMnd 

State 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Sikklm 

Tripura 

Jammu and Kashmir 

Himachal Pradesh 

Uttaranchal 

Total 

2005-06 

3.00 

0.19 

7.00 

2.40 

12.00 

5.65 

0.72 

17.60 

12.SO 

81.06 

2006-07 

2.44 

1.30 

16.80 

16.80 

'1.40 

11.40 

8.00 

68.14 

(Rs. in lakh) 

2007-0B 

1.28 

12.00 

40.60 

16.00 

12.00 

40.00 

2.40 

16.00 

8.34 

148.82 
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S",,.,,,.,,, UI 

'ThtI IICIivi/y-w;. phpit:M MId fiMnci6/ PfrJ{/frI66 ntpDI'I lor IhtI fundrI 
trIItIM«I undtIr NHU, tItHing IhtI y....,. 2006-07 /r) NBS 

S.N Approved ActivIties Targets AchIMmenII 
PhysIcal financial PhyIk:II FInancial 

(No.) (RI. In Iakhs) (No.) (RI. In Ialcha) 

1. National level 5.00 5.00 505 Fanneral 
conferenctI a • ..,.. 
seminar on parliclpltad 
Beekeeping 

2. Regional level 8 28.00 8 28.00 >&00 
conferences I (One each in Fanneral 
seminars on Punjab, a •• lcaeptII 
Beekeeping. A.P.,Maharuhtla, participated 

Bihar,M.P.,Orissa inllCh 
and Two In U.P.) programme 

3. Oul state field 10 trainings each 6.25 8 5.00 Remaining 2 
trainings of of a batch of 25 being 
Beekeepers! trainees for 7 organized. 
tarmers! day&.{U.P·2, 
Villages. Maha·2, Kam-2, 

Guj·2 and Ra;-2) 

4. Scientific Monthly/ 10.75 10.00 RI.0.75 
Publicationa Quarterly under 
& publicity on Joumals d Books COI'IIiderIIIon. 
Beekeeping etc. & Publicity 

Total SO.OO 48.00 

SIll,.",.", IV 

ThtI lICtivity·wiIJs phys;c.J 8nd fin6nci6/ prrJglfIU rrIpOtf lor 1M fundi fIIIMHd IIIHItN 
TMNE duling IhtI yrMr 2007-tJ8 to NBB 

SI.No. Approved Targets AdIiMmInII Remaltca 
Activities 

Physical FinancIII PhyeicaI FinIncIII 
(No.) (As. in Iakhs) (No.) (RI. In 1Ikha) 

2 3 4 5 8 7 

A. North Ealtem ..... including Sllddm 

1. 4 Officers 4 trainings of 60 10,00,0001· BIIng 
tratnings oIficefs orgarized by ,. 

compriIing 15 AICRP. Alum. 
officers in each 
batch) 
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2 3 4 6 8 7 

2. InetItutIonII 4 trllnlngI (0lIl 1,50,0001- 4 1,60,0001- 25 Finne'" 
Training total In AllIIn, 0lIl In Beekllpera participated 

MeghIIaya and 2 In each 
In NIgIIand.) programme 

3. Out state 2 Training (one 1,25,0001- 2 1,25,0001- 26 Flrmeral 
field each in Beekeepen 
tralninglof Naglaland Ind participated 
B...".,.., Mizol8m) In each 

'anne'" programme 
VUlagee 

4. 11r1il1ng101 1trllnlnga0l 37,600 21r1in1ng1of 
26 traIneu 26 tralneea (one 26 traIneea 

Inlt/tutional 
training In 
Arunachal Praduh) 

Sub-ToIII 13,12,5001- 2,76,0001-

I. Hlmlllpn __ vii. Jammu , KiIhmIr, H1m1Ch11 PrIdIIh .... UtIIrInchil 

1. Two Two Institutional 75,0001- Being 
InetIIutIonal tl8lninlll organized 
tralnlnga (for 

Utlll8nc:hal) 
One out 01 One out of SlIte 82,6001- 626001- 26FarmeraI 

2. Stall training training for Uttaranc:hal.) Beekaepera participated 
in each programme 

3. Two out of Slate Two out of State 1,26,0001- BeIng organized 
tl'linlnga u per trainings .[ for H. P.) 
TMNE norml. 
rNe may allot 
2 traininlll for 
H.P.) 

4. One trainings One trainings [for J&K~ 37,6001- BeIng organized 

Sub-TOIII 3,00,0001- 825001-

5. Publication on Beekeepit Ig 5,00,000 Action being 
Magazinea, Pamphlets. etc. for taken 
NE States, ~ Sikkim & 
HIUy StIleI viz., J&K, H.P. & 
Utllranchal 

Total 21,12,6001- 3,37,6001-
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Survey ~ Subecrlbe,. of 
Mobile Conneotlone 

1438. SHRI DALPAT SINGH PARSTE: Will the 
Mlnlater of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleued to Ita .. : 

(a) whether India ha become the fa.... growing 
telacom market In the world; 

(b) If 10, the extent to which it has strengthened Its 
growth during the lut three years, a on date, Year-
wIae; 

(c) whether the Govemment h.. conducted any 
survey regarding the total number of mobile lublcrlbers 
in the country; 

(d) If 10, the details thereof, State-wlae; and 

(e) the stepa taken by the Govemment to spread Its 
number in the rural heartland? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) considering total number of 
telephone subscribers being added In each year, India Ia 
one of the fastest growing teiecom markets in the wortd. 

(b) The year-wlae growth of telacom sublcribers In 
the country during the last three years and for 2007.Q8 
(upto January 2008) is as foUowa: 

Year Growth during the year 

2004-05 28.52% 

2005-06 44.44% 

2006-07 44.89% 

2007-08 (up to Jan-(8) 38.80% 

(c) No, Sir. 

(d) Does not arlee in view of (c) above. 

(e) The following steps are being taken by the 
Govemment to spread telephones In the rural areas: 

(i) Support from Univereal Service OblIgatIon Fund 
(USOF) for provi8ionlng of Rural Direct Exchange 
Lines (RDELa) In all the 1685 net cost poaItIve 
Short Distance Charging Are.. (SDCAa). 

(/I) USOF support for providing Village Public 
Telephones (VPT.) In 88,822 undl.puted 
aooes.lble and Inhabited village. having 
population more than 100. 

(10) Support from USOF for the innovative ICheme 
of .haring of Infrutructure by USO Fund to .et 
up 7871 number 0' Infrutructure sitae (towers) 
spread over 600 dIetricta Ipf'Md over 27 Itatea, 
for provillen of mobile .. rvIcea In the apecIfIed 
rural and remote areas, where there Is no 
exiltlng fixed wlrele .. or mobile coverage in the 
country. 

(Iv) Relaxation of norma by Bharat Sanchar Nigam 
Umited (BSNL) for laying cable upto 5 kma of 
exchanges agalnlt the earlier ltandard of 2.5 
km. baled on demand and techno-commerclal 
consideration. 

(v) Larg.-acale deployment of WLL network by 
BSNL In rural areas. 

(vi) Deployment of Mobile Network along all the 
Highways by BSNL to give Incidental coverage 
to large parts of rural a ...... 

(vII) In addition to the eHorta made by BSNL, the 
private operatol'l are also offering their .. rvIce. 
to meet the demand for telephone. 

Monthly Report on EaeentWI Comrnodltlee 

1437. SHRI RAGHUNATH JHA: 
SHRI PRABHUNATH SINGH: 

Will the Minlater of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleued to state: 

(a) whether the Price Monitoring Cell (PMC) Nt up 
for monitoring the availability and pric.. of .... ntlal 
comrnodltlel has failed to check the riI8 in prices 0' 
eaaentIaI commodities; 

(b) if so, the reaaona therefor; 

(c) whether the State GovemmenlllUT administrations 
were directed by the Union Govemment to submit monthly 
reports regarding the action taken under the provlalona 
of EseentiaI Commodltlee Act, 1955 and Prevention of 
Black-marketing and Maintenance of E ... nttal 
CommocIIIieI Act, 1980; 
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(d) If so, whether the said reports have been received 
from all the Stat .. ; 

(e) If so, the detalls thereof indicating the number of 
raids conducted and detentions made under the said Act; 
and 

(f) If not, the details thereof and reasons therefor 
alongwith the action taken to ensure proper compliance 
of the orders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. Price Monitoring Cell (PMC) set up under Department 
of Consumer Affairs is mandated to only monitor on a 
dally basis the retail p~es of 14 essential commodities, 
viz., rice, wheat, atta, gram, tur/amar, tea, milk, augar, 
vanaspati, mustard oil, groundnut 011, potato, onion and 
salt. It has not been setup to controVcheck the rise in 
prices of essential commodities. Report are prepared in 
this regard and sent to PMO, Cabinet Secretariat, Ministry 
of Finance and other concerned Departments. Besides, 
the situation of pricea of essential commodities Is regularly 
monitored at High Level Meetings of Cabinet Committee 
on Prices, Committee of Secretarlea and Cabinet. 

(b) does not ariee. 

(c) to (f) There is a standing order issued to all the 
State Govemments and UT Administrations to submit 
monthly reports to the Central Govemment (Department 
of Consumer Affairs) indicating the action taken under 
the provisions of the Essential Commodities Act, 1955 as 
also the Prevention of Black-marketing and Maintenance 
of Supplies of Essential Commodities Act, 1980. State 
GovemmentslUT Administrations which fail to submit such 
reports are regularly reminded to fumlsh the same. 

The enforcement of the El8ential Commodities Act, 
, 9;.5 lies with the State Govemments/Union Territories. 
The State GovemmentslUT Administrations have been 
delegated powers to take necessary action under the 
provisions of both "The Essential Commodities Act, 1955-
and "The Prevention of Blackmarketlng of Essential 
Commodities Act, 1980-, to prevent mal-practices in 
essential commodities. 

The action taken under Essential Commodities Act, 
1955 during the year 2007 as reported by the States! 

UTs upto 04.03.2008 is detailed below: 

(i) No. of Raids conducted: 

(Ii) No. of persons arrested: 

(iii) No. of persons prosecuted: 

(iv) No. of persons convicted: 

(v) Value of goods confiscated: 

227044 

6860 

4872 

349 

As. 39.37 Crores 

For the prevention of unethical trade practices like 
hoarding and black marketing etc. the ·Prevention of Black 
Marketing and Maintenance of Supplies Act, 1980- is being 
implemented by the State Governments/UT 
Administrations, The Act empowers the Central and State 
Govemments to detain persons whose activities are found 
to be prejudicial to the maintenance of supplies of 
commodities essential to the community. Details of 
detention orders, as reported to the Central Government 
by the State Govemments during 2007 is as under: 

Name of the State 

Gujarat 

Tamil Nadu 

Maharashtra 

Madhya Pradesh 

Details of Detention 
Orders during the year 

2007 

50 

65 

3 

Total 119 

Norm. for A.al.tance to Combat Flood 

1438. SHRI JUAL ORAM: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment has identified the flood 
prone rivers in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Govemment has prepared any flood 
control and management schemes for Eleventh Plan for 
those flood prone rivers; 
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(d) if 80, the fund earmarked therefor; 

(e) the details of the proposals mooted for 
implementing those schemes; 

(f) the norms adopted by the Govemment to provide 
financial assistance to the States for the prevention of 
floods; 

(g) whether the Government has provided rural 
infrastructure development fund to National Bank for 
Agricultural and Rural Development under the flood control; 
and 

(h) if so, the details of the assistance provided to 
the States during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes Sir. The details of major rivers 
causing floods In the country are given as under: 

S.No. Name of the State 

1 . Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Orissa 

7. Punjab 

B. Unar Pradesh 

9. West Bengal 

Name of Rive" 

Godavari and Krishna 

Brahmaputra 

Ganga, Ghaghra, Kosi, 
Kamala-Balan, Adhwara Group, 
Mahananda & Bagmati 

Narmada, Tapt, Sabarmati & 
Saraawatl 

Ghaggar & Yamuna 

Mahanadi 

Sutlej & Beaa 

Yilmuna, Ganga, Ramganga, 
Gomati, Rapti, Ghaghra & 
Tons 

Ganga, Damodar & Bhagirathi 

(c) to (f) Yes Sir. With a view to provide assistance 
to State Government, a scheme for "Flood Management 
Programme" with an estimated cost of Rs 8000 crores 
has been approved under State sector of Central Plan. A 
Central Sector Scheme for 'River Management ActivitIes 
and Wor1<s related to Border Areas' under Central Plan 
has also been envisaged in XI Plan under which various 

activities for Mini.try of Water Resources and its 
organisations are undertaken. Guidelines for providing 
central aasistance to States under the scheme for Rood 
Management Programme have been issued to all States 
in December, 2007. 

(g) and (h) Yea Sir. During the year 2007-08, 138 
projects with Rural Infrastructure Development Fund (RIDF) 
loan of As. 353.87 erare were aanctloned to various State 
Govemments for control of floods as per the following 
detalIa: 

(Rs. Crore) 

State No. of Projects RIDF Loan 

Bihar 10 53.74 

Kerala 3 3.02 

Ori .. a 16 38.96 

Slkkim 42 0.92 

Tamil Nadu 25 209.43 

West Bengal 42 47.80 

Total 138 353.87 

Telephone Connection. In Rural A ..... 

1439. SHRI PRALHAD JOSHI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government ha. drawn any 
comprehensive plan to create exhaustive network of 
telephone connectivity to rural areas In the country; 

(b) If so, the details thereof and the time by when 
large network of telephone cables will be laid across the 
rural areas of the country; 

(c) whether the cellular and WLL Telephonic network 
which is being provided for the areas where the telephone 
network is not cable based and efficient to cater to the 
needs of sub8crtbers; and 

(d) if so, the steps taken by the Government to 
improve the quaDty of the services by both Bharat Sanchar 
Nigam Umited (BSNL) and Mahanagar Telephone Ni~afl'l 
Umited (MTNL) in the country? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) V .. , Sir. 

(b) In order to create exhaustive network of telephone 
connectivity In the rural arells of the country following 
comprehensive plan has been drewn by the Govemment:-

(I) Provision of Village Public Telephonel (VPTs) 
In 86,822 uncovered vllle"es under Bharat 
Nirman through subsidy support from Universal 
Service Obligation Fund (USOF). 

(II) Setting up of 7871 Sharable Infrastructure Sites 
in 500 districts for provision of mobile servic .. 
in rural and remote areas through subsidy 
support from USOF (Phase-I). 

(iii) Second Phase of the Mobile Infrastructure 
Scheme for setting up 11,049 additional tower 
to cover the remaining uncovered rural and 
remote areas of the country Is likely to be 
launched shortly. 

(iv) FOI creation of general infrastructure for 
development of telephone facilities, Govemment 
has proposed to improve the Optical Fibre 
Connectivity (OFC) network between the Block 
Headquarters and District Heati;:;uarters. 

(v) Subsidy support through UAOF for Rural Direct 
Exchange Lines (RDEL). 

(c) and (d) In order to improve the Quality of Service, 
both BSNL and Mahanagar Telephone Nigam Limited 
(MTNL) have undertaken follOwing steps:-

(A) Bharat Sanchar Nigam Limited (BSNL) 

Wlrele.. In Local Loop (WLL) ServIce.; 

(i) Providing upto 3 WLL Base Tranacelver Stations 
(BTSs) per Short Distance Charging Area 
(SDCA) to improve the WLL coverage In SDCAs. 

(Ii) 1 S95 based Code Division Multiplex Acc ... 
(COMA) network are being upgradecUreplaced by 
atleast COMA 2000 1 x WLL network. 

(iii) Many Value Added Services Like high speed 
Intemet, SMS etc. are being provided to WLL 
customers. 

(Iv) Conversion of SPM (Single Bue Module) Into 
RSUs (Remote Switching Units) and C.DOT 256 
Port exchanges Into AN-RAXs (Access Network-
Rural Automatic Exch.ng .. ). 

Mobile Service.: 

(I) Expansion of Network: BSNL is In the process 
of expanding Its G:JM network to overcome the 
network cong .. tlon c.used due to ever growing 
dem.nd and traffic. 

(II) Drive test: The exercise of Drive test for network 
optimization has been Intensified to Improve the 
Quality of Service (QoS). 

(ill) Load Balancing: The tr.fflc load of Binary 
Synchronous Communications (BSCs)IBTSs is 
monitored and reparenting done wherever 
required. 

(Iv) Congestion relief mechanism: Network 
optimization by using congestion relief 
mechanism In the BTSs having un-equal traffic 
among three sectors is being carried out. 

(v) Monitoring of the network: Monitoring of network 
congestion is done and necessary corrective 
measures have been intensified. 

(B) ....,.n.8.r Telephone Nigam Limited (MTNL) 

(i) Improving the legacy Public SWitching Telecom 
Network (PSTN) network by change of cables, 
drop wire etc. as required. 

(II) Nearty 300 Base Transceiver Station (BTS) each 
In DelhilMumbai Is being installed. 

(iii) Expansion cf Cellular mobile network by 1 million 
each in Deihl and Mumbai in 2007-08. 

(Iv) Provision of a lot of value added services for 
both PSTN and mobile sub8cribers in line with 
emerging trends. 

(v) Provision of WLL service to cater to the longer 
distances, congested areas etc. 

/TIIIIJ6Mlionj 

=--rmada River Project 

1440. SHRI SRICHAND KRIPLANI: Will the Minister 
of WATER RESOURCES be pleased to state: 
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(a) the targeta fbced for completion of Narmada river 
project In Rajuthan; 

(b) whether the Union Govtlmm.rrt hu allocated any 
funds for tlm.ly completion of the said project; 

(c) If so, the details thereof; 

(d) whether the State Gov.mment hu requested to 
provide additional funds for this project; and 

<e) if so, the action taken by the Union Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) As per the latest Memorandum of 
Understandng executed by the Govemment of Rajathan, 
the project is scheduled for completion by 2009-10. The 
Narmada Canal Project In Rajasthan was originally 
approved by Planning Commission in January, 1996 at a 
cost of Rs. 467.53 Crore to provide Irrigation In a CCA 
of 135.00 th ha (annual irrigation 73,157 ha). The scope 
of the project was subsequently changed by the State 
Government which was approved by the Planning 
Commission In August, 2007. This revised project (Rs. 
1,541.457 Crore at the price level of 2005) envisages an 
annual Irrigation of 151.072 th ha in a CCA of 245.881 
th ha. and is scheduled for completion by 2013-14. 

(b) and (c) Irrigation is a State subject and the 
planning, execution, funding, operation and maintenance 
of irrigation projects are primarily the responsibility of the 
State Govemments based on their priorities. The Union 
Govemment Is providing Central Assistance (C.A.) under 
the Accelerated Irrigation Benefits Programme (AIBP) for 
approved MajorlMedlumIMlnor Irrigation Projects for their 
expeditious completion since 1996-97. However, the project 
is being provided financial assistance by the Union 
Govemment since 1998-99 under the AIBP. TIll January, 
2008, the Union Govemment has provided a financial 
assistance of Rs. 625.335 crore. 

(d) and <e) The State Govemment has requested for 
additional funds under AIBP. Accordingly, the Planning 
Commission has raised the CA Ceiling under AIBP ( for 
all the projects In the State Including Narmada Canal 
Project) for the current financial year from Rs. 125.00 
Crore to Rs. 250.00 Crore. 

1441. SHRI D.B. PATIL: Will the Mlnl.ter of 
AGRICULTURE be pleued to ltate: 

(a) wheth.r pestlcldel banned In various countri .. 
becau.e of their dang.roul effect. continue to b. 
manufactured and U1ed In the country, particularly In 
Nanded district of Maharuhtra; 

(b) If so, the details thereof and reasons therefor; 

(c) whether substandard pesticides and eeedl have 
a delet.rious .ffect on land and caus. heavy 10.... to 
farmers; and 

(d) if 80, the details th.reof and action takan thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The Registration Commm .. constlMed under the 
Insecticides Act, 1968 regist.... pesticides for Ole in the 
country atter satisfying Itself regarding their toxicity, etrIcacy 
and safety. Insecticides which are banned/restricted In 
other countries and had been In use in India have been 
reviewed from time to time. As a result of such revieWi 
by expert commmees, Govemment of India has banned 
the use of 31 pesticides and their formulations. Restriction 
has been imposed on the use of 12 Insecticides. However, 
some insecticides which are banned In lome countries 
are permitted for use In our country only after thorough 
reviews and satisfying that the particular Insecticide does 
not cause harmful effect under the conditions of use In 
our country. The country permltl the use of an Insecticide 
based on Its agro-climatlc conditions, crop pattern, 
geography, pest-disease situation, ecology and socio-
economic cor.:fitlons of the people. 

(c) and (d) Govemment regulate, the manufacture 
and sale of pesticides under the Insectlcldea Act, 1968. 
The quality of seeds is regulated under the Seeds Act, 
1966. Under the prOVisions of these Acta, penal action ia 
taken against manufacturers of spurious products. 
Govemment of India provides assistance to Stat.s for 
establishing and strengthening of pesticide testing 
laboratories. Government also promotes Judicious use of 
pesticides through itl policy of Integrated Pelt ,. 
Management. Ministry of Agriculture also launched a 
campaign on seed treatment during previous Kharlf and 
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Rabi seasons for creating awareness amongst the farm.rs 
to take up this practice on a larger scale to ensure better 
se.d g.rmination th.r.by Increasing the productivity. 

[English} 

Incr.... In Prices of Onion 

1442. SHRIMATI MINATI SEN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the steep increase has been noticed in 
the prices of onion as the production Is Iik.1y to be 
decreased during the ensuing S88Son; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to check the 
price rise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The movement of monthly Index for Whol.saI. 
Prices (WPI) for onion initially increased from 114.6 in 
March 2006 to 322.8 in November 2007 but subsequ.ntly 
w.ekly WPI for onion decreased from 268.7 on 
1-12-2007 to 169.4 on 16-2-2008. Onion production 
estimated at 8682.6 thousand tonnes in 2005-06 reduced 
to 7158.4 thousand tones in 2006-07, which amounts to 
a reduction of 17.6%. 

(c) Export of onion has declined from 10,67,378 MTs 
during last year (upto 28.2.07) to 8,21,712 MTs in the 
current financial year (upto 16.02.08). The National 
Agricultural Cooperative Marketing Federation (NAFED), 
as a corrective measur., reduc.d the Minimum Export 
Price (MEP) of onion and start.d comm.rcial purchases 
in Nasik from 1.2.2008. This will help in stabilizing the 
market prices for onion. Other measures taken to stabilize 
the price of onion are regular monitoring of prices and 
market arrivals. 

Dependence on Land for Food Security 

1443. SHRI SARVEY SATYANARAYANA: 
SHRI SURESH ANGADI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the food security situation of the country 
is deteriorating; 

(b) if 80, the details thereof and the current scenario 
of food security of the country; 

(c) if so, the steps Govemment proposes to take to 
improve the acreage under the agriculture; and 

(d) the steps taken to reduce the total dependence 
on land for food security? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHUAIA): (a) 
to (d) No, Sir. The likely production of food grains during 
2007-08 is estimated as 219.32 million tonnes (2nd 
advance estimate 2007-08) which Is the highest ever 
production of the food grains in the country. In order to 
increase the acreage under various food crops and 
thereby to enhance the food grain production in the 
country, various programmes are already under 
implementation. Centrally Sponsored Scheme "National 
Food Security Mission (NFSM)~ has also been launched 
with effect from Rabi, 2007-08 to Increase production of 
rice, whe.t and pulses by 10, 8 and 2 million tonnes, 
respectively by 2011-12. Under NFSM, it has been 
envisaged to bring 4.047 mUlion hec. additional area under 
pulses for increasing its production. Besides, Aashtriya 
Krishl Vikas Yojana (AKVY) is also in operation in the 
country to increase investment in agriculture for its holistic 
development. 

[Trsnslation} 

Contamln.ted River W.ter 

1444. SHAI DEVIDAS PINGLE: 
SHAI SHISHUPAl N. PATlE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the water of some rivers has been found 
to be poisonous; 

(b) if 80, the names of the rivers tested for poisonous 
water; 

(c) whether the scheme to link such rivrrs with others 
have been withdrawn; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (8) Central Pollution Control Boa~d (CPCB) 
monitors water quality of all important water bodies located 
on 206 rivers of the country. The presence of 
contaminants such as toxic metals beyond permissible 
limits can be considered as poisonous. The CPCB has 
measured toxic metals in 120 rivers. The results indicate 
that the toxic metals i.s. Arsenic, Copper, Cadmium, 
Chromium Total, Nickel, Mercury and Lead were detected 
in some of the rivers, the levels of which were mostly 
found within permissible limit prescribed by Bureau of 
Indian Standards on Drinking Water Standards, except 
some rivers. The Chromium Total exceeded only in 02 
number of rivers, Copper exceeded in 14 number of rivera 
and Cadmium exceeded in 05 number of rivers. 

(b) Name of the rivers tested for toxic metals is 
provided in the enclosed statement. 

(c) and (d) The Ministry of Water Resources (erstwhile 
Ministry of Irrigation) and Central Water Commission 
formulated a National Perspective Plan (NPP) for Water 
Resources Development in 1980. The NPP comprises of 
two components viz. (i) Peninsular Rivers Development 
and (ii) Himalayan Rivers Development and envisages 
transfer of water from water surplus areas to water deficit 
regions. National Water Development Agency (NWDA) was 
set up in 1982 to study the feasibility of Inter-baain water 
transfer proposals and give a concrete shape to NPP. 

Based on various studies NWDA has identified 30 
links (16 Peninsular and 14 Himalayan) for preparation of 
Feasibility Reports (FRs). Out of these, FRs of 14 links 
under Peninsular Components & 2 links (Indian portion) 
under Himalayan Component have already been 
completed. Further, NWDA has also taken up the work 
of preparation of Detailed Project Report (DPR) for one 
priority link under Peninsular Component namely Ken-
Betwa Link. 

StIIt.",ent 

Name of the rivelS /tIsteli for Toxic Metals by CtII7tral 
Pollution Control BoIIrrI rCpeB) 

Si.No. Name of Water Body 

2 

1. Achenkoli 

2. Ambika 

3. Arnravati 

1 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Anae 

AruaJar 

Baltami 

Baleshwar Khadl 

Barakar 

Seas 

Betwa 

Bhadar 

Bharalu 

Bhavani 

Bhima 

Bhogdoi 

Birupa 

Borak 

Brahmani 

Brahmaputra 

Burhldihing 

Cauvery 

ChaJakudy 

Chaliyar 

Chambal 

Chandraglri 

Chathe 

Chltthrapuzha 

Damanganga 

Damodar 

Deeper Bill 

Dhansirl 

Ganga 

" 
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2 2 

33. Ganol 82. Kundalilca 

34. Ghlggar 83. Kuppam 

35. Ghaghara 64. Kuttlyady 

36. Godavari 85. Laklhmantlrtha 

37. Gomtl 88. Largl 

38. Gumtl 67. Mahanadl 

39. Haora 88. Mahanancla 

40. Hindon 89. Mahe 

41. IB 70. Mahi 

42. Ithlkkara 71. Maner 

43. Kabbeni 72. Manimala 

44. Kadalundy 73. Manjeera 

45. Kali (W) 74. Manjira 

46. Kalinadi (E) 75. Markanda 

47. Kallada 76. Meenachll 

48. Karlngode n. Mindhola 

49. Karmana 78. Mora Sharali 

50. Kathajodi 79. Muneru 

51. Kaver! 80. Musl 

52. Khan 81. Muvattapuzha 

53. Khandepar 82. Myntdu 

54. Kharkhla 83. NagavaJli 

55. Kharoon 64. Narmada 

56. Kodra Dam 85. Neeleswaram 

57. Kolak 86. Netravathi 

58. Krishna 87. Neyyar 

59. Kshipra 88. Nlra (Krishna) 

60. Kuakhai 89. PaJar 

81. Kumardhara 90. Paleru 



91. 

92. 

93. 

94. 

95. 

98. 

97. 

98. 

99. 

100. 

101. 

102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

114. 

115. 

116. 

117. 

118. 

119. 

120. 

2 

Pamba 

Par 

Parvatl 

Parvatl (Indua) 

Patalganga 

Pennar 

Perlyar 

Puma 

Ramganga 

Raptl 

Ravi 

Rupnarayan 

Rushlkulya 

Sal 

Seonath 

Shirnaha 

Sirnaang 

Siraa 

Sukhana 

Tamblraparani 

Tapi 

Teeata 

Tungha 

Tungabhadra 

Umtrew 

Varnanapuram 

Yamuna 

Zuari 

PHALGUNA 20, 1828 (S4Mat 

fEnI1I*hJ 

VloI8tlon of Labour Lawe 

1446. SHRI K. SUBBARAYAN: Will the MlnI8ter of 
LABOUR AND EMPLOYMENT be pleued to atate: 

(a) the numb.r of labour.... .mployed In prlvat. 
NCtor In the country at p ..... nt, State-wII.; 

(b) the number of complaints received and cu. 
registered with Gov.mment for violation of Labour Law. 
by the oompMiMIfactortea during each of the lut three 
yea ... and thereafter, State-wile; 

(c) the action taken by the Govemment against such 
companle8lfactorl.. during the above period; 

(d) whether Labour Inspecto ... carry out regular 
inspections of the compani.slfactorlea to ensure 
compliance of Labour Law.; 

(e) If not, the number of C8H8 regiltered and action 
taken against the .rrant Labour lnapecto ... ; 

(f) whether the Govemment proposes to conatltute a 
comprehenltve monitoring mechanlem to .MU,. proper 
Implementation of Labour Lawa including Law relating with 
women worl<e ... ; 

(g) If 10, the detalll thereof; and 

(h) the furth.r steps taken by the Govemment for 
proper implementation of Labour Laws particularly 
protection of women from .. xual 8001881 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Detalla of State-wlee employees in the 
private organleed HCtor .. on 31.3.2005, latest available 
with thle Miniatry are given in the enclosed atatement. 

(b) and (c) Under the Constitution of India, Labour is 
a subject In the concurrent lilt where both the Central 
and State Govemment are competent to enact legislation. 
There are 43 Labour Laws out of which 12 were enacted • 
by the Central Govemment and the Central Govemment 
haa the sole reaponaIbiIIIy for their enforcement. 16 Labour 
Laws were .nacted by the Central Govemment but 
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Statement enforced both by Central and State Governments. The 
remaining 15 Labour Laws enacted by the Central 

Government are enforced by the State Governments. 

There are also other Labour Laws enacted and enforced 

by the various State Governments which apply to 

respective States. 

S/8/e-wiss Emp/oymsnl in Ihs privals Organisild StlClor 

Information on action taken by the State Govemments 
in respect of violation of labour laws Is not Centrally 

maintained. 

In the Central Sphere, the officers of the Chlef Labour 
Commissioner (Central) Organisation conduct inlpectlons 

under various Labour Laws and on receipt of complaints. 
The details of inspections conducted and prosecutions 

launched during the last three years are given in the 
enclosed at Annexures I-XI. 

(d) Whenever complaints are received regarding 
violation of Labour Laws, action Is expected to be taken 
by the Appropriate Government as per prOvisions of the 
Act which is alleged to have been violated. 

(e) As and when cases of negJigencelmlsconduct are 
observed, disciplinary action is Initiated. At present, 8 such 

disciplinary actions are pending against Labour Inspectors, 
in the Central Sphere. Corresponding figures for all State 
Govemments is not Centrally maintained. 

(f) No, Sir. 

(g) Does not arise. 

(h) With particular reference to protection of women 
workers provisions are contained in various Acts such as 
The Factories Act, 1948, The Equal Remuneration Act, 
1976, The Mines Act, 1952, The Matemity Benefit Act, 

1961. Further In pursuance to the judgement of the 

Hon'ble Supreme Court in the case of Vlsakha Vs State 

of Rajasthan, the Central Govemment has included sexual 

harassment as an Act of misconduct In the model standing 

orders with effect from 20.11.1999. After the above 

judgement of the Apex Court, Complaint CommHtees are 
also required to be constituted by the Industrial 

Establishments. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

8S on 31.3.2005 

StateslUTs EMPLOYMENT 
(in thousands) 

as on 31.3.2005 

2 3 

Haryana 258.0 

Punjab 253.1 

Himachal Pradesh 58.9 

Chancligarh 28.5 

Delhi 216.2 

Rajasthan 247.7 

Jammu and Kashmir 10.5 

Madhya Pradesh 155.7 

Chhattisgarh 31.7 

Uttar Pradesh 437.5 

Uttarakhand 37.3 

Assam 580.6 

Meghalaya 9.3 

Manipur 2.7 

Mizoram 1.4 

Nagaland 4.1 

Tripura 12.9 

Bihar 32.5 

Jharkhand 150.3 

Orissa 90.2 

West Bengal 752.4 

Gujarat 861.4 

Maharashtra 1403.3 

Goa 41.9 
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25. 

26. 

27. 

28. 

Year 

2004-05 

2005-06 

2006-07 

SLNo. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2 

Daman and Diu 

Andhra Pradesh 

PHALGUNA 20, 1929 (SotAar) 

3 

12.5 

847.0 

29. 

30. 

2 

Puducherry 

Tamil Nadu 

Kamataka 802.8 31. Andaman & Nicobar 

Kerala 524.9 TOTAl.. 

Annexure I 

Minimum W .. At'( 1918 

No. of No. of No. of No. of No. of 
inspections Proaecutions ee.. claim claim 
conducted launched diepoeed CUll CUll 

of bIfd flied 

17,188 6,267 3,235 4,248 3,471 

12,392 4,620 4,643 3,526 2,543 

15,147 5,692 4,942 2,835 1,708 

Annexure " 

Enfotr:tltMnf of Contmcf Labour 
(RBgUlstion " AbolitIon) Act 1970 

Particulars 2004-05 2005-06 

No. of Registration Certificates laaued to 590 747 
principal employers 

No. of licences Issued to Contractors 7277 7317 

No. of inspections conducted 4540 5759 

No. of irregularities detected 59301 80206 

No. of prosecutions launched 3356 2991 

No. of convictions secured 2018 1017 

No. of contract labourers covered by licences 968792 983707 

No. of licences revoked /cancelled/expired 8601 7832 

No. of registration certificates revoked/Cancelled 08 211 

654 

3 

17.6 

765.9 

2.7 

8451.8 

No. 01 AmI. 
claim awarded 
Cl888 

decided (RI. ) 

4,507 3,76,64,296 

3,434 3,64,16,655 

1,860 2,04,20,540 

2006-07 

752 

9280 

5365 

77422 

2648 

887 

1001947 

8188 • 
" 

51 



855 

Vear 

2004"()5 

2006..()6 

2006..()7 

Year 

2004-05 

2006-08 

2008-07 

2004-05 

2005-08 

2()()6.()7 

Year 

2004-05 
2005-06 
2006-07 (P) 

MARCH 10, 2008 

Ann_ure III 

P.)'1'T1M7/ DI Oflltully Act 1976 

No. of No. of Irregularitl .. No. of No. No. of No. of No. of 
lnapec- Pro ... of claim Application AppilcatJ 

tIon. cutlon, cue, appIlcatio , received on. 
Detected Rectified launched disposed ns BIF during the decided 

year 

1545 6701 9023 33 18 4094 4289 5074 

1284 5115 5133 22 41 3309 431~ 5163 

1541 5975 4341 18 2471 4590 5005 

An".xure W 

Equ./ RtJmuM"'tIon Act 1976 

Number of Violationa Violations ProaeoutJons Convictions 
Inspections detected rectlfled launched 
Carried out 

3342 3440 3896 989 608 

2484 2840 3295 739 1008 

3004 2966 2694 395 228 

Annuure V 

Child LMxwr (Ptohlbltlon & RtJ(}IJ/stion) Act 1986 

No. of No. 01 Irregularities No. of No. of No. of No. 01 
lnapectlons Prose- cues ConvIc- AcquIttals 

cutions diapoted lion, 
Detected Rectified launched 

1949 3885 4314 5 2 2 

1479 2587 2428 27 17 13 

1194 2425 1599 04 01 

Annexure VI 

Psyrntll7/ of Bonus Act 11165 

No. of No. of Irregulariti81 No. of No. of No. of No. of No. of 
Inspections Proaecutions cues ConvictIuna Aoquittlls C8I88 

launched ciIpoaed Wtlhdrawn 
Detected Rectified or dropped 

716 1209 1243 16 42 38 4 
511 684 906 31 11 10 
623 920 875 23 13 8 

866 

Amount 
awarded by 
controlling 
Authorities 

(Rs.) 

63,17,54,300 

67,n,33,OOO 

61,79,20,509 

Acquittals 

23 

18 

2 

No. of 
CIees 

withdrawn 
01 dropped 

1 

4 

No. of 
claims flied 

3 
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Year 

2004-05 

2005-06 

2006-07 (P) 

Year 

2004-05 

2005-06 

2006-07 

Year 

2004-05 

2005-06 

2008-07 

Year 

PHALGUNA 20, 1929 (~ 

InlBr Stilltl Mignlnt W0ntmw7 (Re II C. Act 1970 

No. of 
Inspec:Iiona 

No. of lnegularilles No. of 
PfoM. 
cuIionI 

No. of 
CIIe8 

clepoeed 

No. of 
C0nvic-

tions 

No. of No. of 
Acquittals Cases 

92 

56 

63 

No. of 
Inspections 

1002 

1082 

No. of 
Inspections 

138 

118 

No. of 
Inspec-
tions 

4794 

3084 

2228 

1555 

1705 

3742 

1467 

1511 

launched 

2n 
42 

63 

AnnexuIW VIII 

141 

98 

86 

PsJlfMl1t of W.t91'8 Act (MintIs) 

No. of Irregularities 

Detected Rectified 

55889 47885 

31635 47805 

No. of 
Prose-
cutions 

launched 

1628 

1410 

AnnuUIW IX 

P.tJlfMl1t of W..,s Act (R.tIIw8ys) 

134 

84 

n 

No. of 
caaea 

chpoeed 

1180 

1285 

7 

10 

13 

No. of 
ConvIc-
tions 

1149 

1281 

wlthdtawn 
of dropped 

4 

No. of 
Acquittals 

31 

24 

No. of Irregularities ,No. of No. 01 No. of No. of No. of No. of 

8106 
7405 

5457 

7187 

Proeecutions cues 
launched clspoeed 

13 

AnnuUIW X 

No. of IrreguIarItieI No. of No. of 

1670 

1183 

1739 

no 

Prosecutions cues 
1ItR:hed diIpo8ed 

31 

22 

20 

19 

ConvIction8 AcqulttaIa cues claims flied 
WIIhdrIwn 
or dropped 

No. of No. of No. of No. of 
ConvicIionI AcquiIIIII CUll claims flied 

20 

18 

o 

WiIhdrIwn 
or dropped 

,. 
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Annexure XI 

MoB/emily Benefit (AIMI7dmtmt) Act 

Year No. of No. of persons 
Inspections prosecuted for 

violation of the Act 

2004-05 318 124 

2005-06 212 245 

2006-07 146 46 

NaUonal Horticulture Mlalon 

1446. PROF. CHANDER KUMAR: 
SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the amount sanctioned and allocated under 
National Horticulture Mission during each of the last three 
years. State-wise; 

(b) the details regarding success achieved in 
establishment of horticulture garden, rejuvenation of senile 
plantations, organic farming and development of 
infrastructure for horticulture development; 

(c) whether any area specific scheme has been 
implemented to enhance the utility of National horticulture 
Mission with regard to various problems faced by farmers; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
State-wise details of funds approved as per Annual Action 
Plans and funds released during last three years including 
2007-08 under the National Horticulture Mission (NHM) 
are given in the enclosed statement. 

(b) During 2005-06 to 2007-08 (upto Feb. 2008), an 
area of 7.31 lakh hectares were brought under new 
gardens, an area of 0.965 lakh hectares of old and senile 
plantation were rejuvenated, an area of 0.62 lakh hectares 
were brought under organic farming and 631 units of 
post harvest management infrastructure such as pack 
houses and cold storages and 109 numbers of markets 
were created under the NHM. 

(c) and (d) The Scheme is being implemented by 
adopting a cluster approach for the development of 
horticultural crops having potential in the identified districts. 
The Scheme is presently being implemented in 340 
districts in the country. 

St..men' 

Stste-wIstJ and Y88r-wisB clel.1Is of funds IIPProvtHi and ffJl88s8d under 
NHM schsmtl during 2005-06 10 2007-08 

2005-06 2006-07 2007-08 

Si.No. State Amount Amount Amount Amount Amount Amount 
approved reieasecl approved released approved released (upto 

(GOI Shara) Feb,2008) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 8718.01 4420.96 10029.90 7500.00 13547.02 7639.04 

2. Bihar 8448.16 3100 11531.20 3500.00 9871.47 269.72 

3. Chhaltisgarh 5029.15 2367.83 11192.08 5500.00 9102.95 6252.41 

4. Goa 788.06 315.2 335.00 200.00 127.37 3.19 

5. Gujarat 6844 3239.28 8796.00 2577.03 6375.00 1954.24 
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6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

2 

Haryana 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Delhi 

Lakshadweep 

Andaman Ind Nic:obar 

Total 

3 

2097.17 

5990.37 

8521.9 

7582.53 

5971 

18128 

7499 

8014.2 

4102 

7572 

11519.88 

8451 

900 

122236.43 

Defaulter Indu.trte. 

4 

1050 

3030 

4455.17 

3533.98 

2839.n 
8260.28 

3611.91 

2868.82 

2259.57 

3891.87 

5340.25 

4035.3 

58820.0 

1447. SHRI BIKRAM KESHARI DEO: WiH the Minister 
of LABOUR AND EMPLOYMENT be pleased to 8tate: 

(a) whether Employees Provident Fund (EPF) account 
in medium and small enterprise 8ectors are being 
maintained property in the country partlcularty In Oriaaa; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) the industries from Orissa particularty Kalahandi-
Bolangir-Koraput region that have defaulted in the same; 
and 

(d) the remedial steps taken by the Govemmenl as 
per provisions of the Labour Laws? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 

5 

4018.43 

8324.93 

13358.80 

20230.05 

7427.10 

24444.93 

9820.02 

5974.00 

7626.87 

9304.72 

12398.11 

ean.oo 

126.03 

172.07 

174287.04 

6 

3480.00 

4000.00 

8448.25 

7959.53 

4291.75 

14492.85 

4450.00 

1150.00 

3837.93 

8450.00 

1500.00 

4600.00 

300.00 

63.00 

85.00 

84385.14 

7 

8854.89 

7456.22 

12980.27 

16330.84 

9408.52 

21482.38 

8075.00 

6384,45 

6885.88 

20305.54 

15199.16 

2522.29 

85.00 

174946.73 

8 

8476.49 

781.00 

8499.48 

8091.72' 

5537.50 

9224.97 

3812.16 

2397.51 

5673.19 

8536.82 

8224.19 

681.82 

0.00 

0.00 

29.90 

82085.35 

FERNANDES): (a) to (c) The accounts of the Employees' 
ProvIdeni Fund are maintained in such form as prescribed 
by the Govemment in con8ultation with the Comptroller 
and Auditor-General of India and audited by the 
Comptroller and Auditor-General of India. 

Out of 375 establishments covered in the Kalahandi, 
Bolangir, Koraput region of Oriaaa, 34 have defaulted in 
remittance of dues. 

(d) On detection of default by an estabIIIhmenl, action 
Is taken under section 7A of the Employees' Provident 
Fund8 and Miscellaneous Provisions Act, 1952 for 
asseaamenl of dues. Subsequently recovery of dues is 
effected in accordance with provisions of the Act. This 
includes-attachments of bank account8, movable and 
immovable property, arrest of defaulters, etc. 

Problem. of Farmer. In Border Antea 
" 

1448. SHRI ZORA SINGH MAAN: WIN the Minister 
of DEFENCE be pleased to state: 
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(a) whether the farmers living in border areas are 
facing problems due to the erection of barbed fences in 
Punjab; 

(b) H so, the details thereof; and 

(c) the steps taken or proposed to be taken to redress 
their problems? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) All the farmers who own their land across the 
fence are being allowed to cultivate their land for which 
timings for opening and closing of gates are fixed in 
consultation with locals. The fence gates manned by BSF 
personnel in Punjab are opened from moming tUi evening 
on all the seven days of the week to facilitate farmers 
living in border areas to cultivate their lands. Meetings 
are organized in the respective villages by the District 
Administration with the village Pradhan, local 
representative of farmers and the Unit Commander of 
BSF to sort out local problems, if any. 

/Translation} 

Wa.tage of Water 

1449. CHAUDHARY BIJENDRA SINGH: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the estimated quantum of river water wasted every 
year in the country, State- wise; 

(b) whether the Govemment has taken any step for 
optimum utilization of this water locally in the future; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The average annual precipitation is estimated 
as 4000 Billion Cubic Metre (BCM) in the country. After 
accounting for the natural proceea evaporation etc., the 
average annual water availability in the country is 
assessed as 1869 BCM. It is estimated that owing to 
topographic, hydrological and other constraints, the 
utilizable water is 1123 BCM which comprises of 690 
BCM of surface water and 433 BCM of raplenishable 
ground water resources. 629 BCM of water is being 
utilized for diverse purposes. Rest of the water could be 
considered to be flowing down to 88a. The assessment 
of available water resources has been made river basin-
wise. 

(b) and (c) With a view to, optimally utilize the 
available resources, several measures for development and 
management of water resources are undertaken by the 
respective State Governments which include creation of 
storages, restoration of water bodies, rain water harvesting, 
artificial recharge to ground water and adoption of better 
management practices etc. Storage capacity of about 225 
Billion Cubic Metre (BCM) has been created so far. As 
per present assessment, the total estimated storage 
capacity of the various projects under construction is about 
64 BCM. Further, the State Governments have identified 
various other schemes for investigation and planning and 
the estimated storage for such schemes is about 108 
BCM. State Govemments conceive, plan and implement 
major, medium and minor schemes (both surface and 
ground water) for utilization of water resources. 
Govemment of India is providing central assistance to 
the State Governments through various schemesl 
programmes, such as Accelerated Irrigation Benefits 
Programme (AIBP); Command Area Development and 
Water Management (CADWM) Programme; National 
Project for Repair, Renovation and Restoration of Water 
Bodies directly linked to Agriculture etc. The Ministry of 
Water Resources encourages conservation of water 
including measures such as traditional water conservation 
practices, rainwater harvesting and recharge to ground 
water and adoption of better management practices. 

[Eng/ish} 

Production of Fruit 

1450. SHRIMATI PRIYA DUn: Will the Minister of 
AGRICULTURE be pleaaed to state: 

(.) the rank of India In the world in the field of 
production of Fruits; 

(b) whether the Govemment has any plan to bring 
and plant world's top ten exportable mango varieties; and 

(c) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
India ranks second in the world production of fruits. 
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Year World Production 
(MilMon MT) 

India Production 
(Million MT) 

India's ahare in 
World Production (0/.) 

2006 526.50 

Source: fao.org & NHB 

(b) and (c) No, presently, the Govemment has no 
such plan. 

Safel Project by NDDB 

1451. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of AGRICULTURE be pleaaed to state: 

(a) whether National Dairy Development Board 
(NDDB) has planned to set up Safal Project in various 
Districts of Gujarat; 

(b) if so, the details and location thereof; 

(c) by when it is likely to be set up; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTIRUBTION (SHRI TASLIMUDDIN): <a) No; 
Sir. 

(b) and (c) Questions do not arise in view of (a) 
above 

(d) SAFAL is the brand name used by NDDB'. fully 
owned subsidiary company Mother Dairy Fruit and 
Vegetable Pvt. Ltd. for its horticulture business. Currently 
there are no plans to set up Safal Project in various 
districts of Gujarat. 

/Tl'8nslalionj 

Stocking of Food Article. In Prlv.te Godowna 

1452. SHRI RAGHUVEER SINGH KOSHAL: Will the 
minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to atme: 

(a) whether the private companies are keeping of 
stock of foodgrains, pulses and oilseeds in various 
godowns in the country; 

58.75 11.15 

(b) If so, the details thereof during the last three 
years and the current year; 

(c) whether there is any stipulated time for which 
th... stock can be held; and 

(d) if so, the details thereof and the provision 
regarding the treatment of stocks held beyond stipulated 
period? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The 
main cIepoeltor for foodgrains is Food Corporation of India. 
As per the Information fumished by Central Warehousing 
Corporation, the private companies are also keeping 
foodgralns, pulee8 and olleeeda In various goctowns of 
ewC. The details of foodgralns Itored by private parties 
and Cooperative Societies for the last three years and 
the current year are as under:-

Year 

2004-05 

2005-06 

2006-07 

2007-08 
(Upto January, 08) 

Quantity in Lakh MTs 

10.86 

11.70 

13.59 

13.17 

(c) and (d) Yes, Sir. The stocks are generally accepted 
for initial Itorage period of three monthe. After expiry of 
three months, the atocks are examined, analyze~graded 
and 8888888d for quality aapecta. If found within the 
quality norma, the storage period of the stocks is extended 
as per the request of the depositor for further specified 
time. 

[Engll6hj 

1453. SHRI IQBAL AHMED SARADGI: WiII'tl}e 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether the Department of Administrative Reforms 
and Public Grievances and Department of Information 
Technology have jointly selected 24 e-governance 
initiatives In different States across the country as model 
citizen-centric e-govemance initiatives for adoption by all 
the States in the country; 

(b) if so, whether the Kamataka Govemment has 
received the Centre's recognition as the State has bagged 
three national awards excellence In for e-govemance for 
the year 2007-08: and 

(c) if so, the projects on which this award has been 
granted to the Karnataka Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) The Information is 
being collected and will be laid on the Table of the House. 

[Trans/shan/ 

Water Management 

1454. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the International Water Management 
Institute has emphasized in its report, that the vigorous 
use of bio-fuel plants can vanish the water resources in 
the country; 

(b) if so, the details thereof; and 

(c) the remedial steps being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The paper of Intemational Water Management 
Institute (IWMI) on wBlofuels and Implications for 
Agricultural Water Use: Blue Impacts of Green Energy" 
has explored the land and water implications of increased 
biofuel production globally and with special focus on China 
and India. The report concludes that, although of minor 
concern at global level, local and regional impacts could 
be substantial. However, nowhere In the paper, it has 
been mentioned that the vigorous use of blofuel plant 
can vanish the water resources in the country. 

(b) and (c) Do not arise. 

{Eng/ish} 

Strawberry Plantation 

1455. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the area in Satara district of Maharashtra under 
strawberry plantations, alongwith the total yield therefrom; 

(b) whether the strawberry plantation has been 
Included in National Horticulture Mission; and 

(c) if so. the details thereof, alongwith the steps taken 
to promote the strawberry plantation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The total area under cultivation of strawberry in Satera 
district is 361.15 hectare and the total production of 
strawberry in the district is 4514.375 Metric Tonnes. 

(b) Yes, Sir. 

(c) Strawberry crop has been included for 
development under the National Horticulture Mission. 
Assistance is being provided to the farmers 0 Rs. 15,000 
per hectare for area expansion of Strawberry crop. 
Farmers cultivating Strawberry can avail subsidy for all 
other related components included under NHM, such as 
human resource development, creation of infrastructure 
for post harvest management and marketing. 

VocaUonal Training Cent,.. 

1456. SHRI G. M. SIDDESWARA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) The number of vocational training centres being 
run In the country particularly in the Karnataka with the 
central assistance/grant; 

(b) Whether the Union Govemment has not provided 
any central assistance/ grant to the States for running 
these centres during each of the last three years; 

(c) if so, the reasons therefor; 
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(d) Whether any proposal for providing central 
assistance/grant received from the various atates 
particularly from Kamataka is pending with the Union 
Government; 

(e) If so, the details thereof, State-wise; and 

(f) the time by which such proposal is likely to be 
cleared by the Union Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (f) Industrial Training Institutes! 
Industrial Training Centres are set up under the 
administrative and financial control of the respective Stat. 
Governments. No central assistance/grants are provided 
for running these ITls. 

However, Central Govemment is providing assistance 
for upgrading 500 ITls in the country, out 01 which 
assistance to 100 Government IT Is is met through 
domestic resources and 245 Govemment IT Is (out of 400 
ITls identified so far) from World Bank assistance, during 
the last three years. 

Proposals for release of Central assistance frorn 
various States including the State of Kamataka are 
received and central assistance for their upgradation is 
released after scrutiny of the proposals. So far, central 
assistance of Rs. 8.66 crores haa been released for 
upgrading 12 ITls in the State of Karnataka. 

In addition, an amount of Rs. 57.5 crore has been 
released for upgradation of another 23 ITls of Karnataka 
as interest free loan under the scheme of Upgradation of 
1396 Government ITls through Public Private Partnership 
mode In the current financial year. 

HUARD Fund for Irrigation Project. 

1457. SHRI JASUBHAI OHANABHAI BARAD: W/II 
the Minister of WATER RESOURCES be pleased to state: 

(a) the loan assistance sanctioned by the National 
Bank of Agricultural and Rural Development (NABARD) 
for the completion of pending Irrigation projects in the 
country. particularly Gujarat during the last three years, 
State-wise; 

(b) the names of projects Included in the projects 
alongwlth irrigation potential created therein; and 

(c) the projects completed t/ll date alongwlth the cost 
involved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) National Bank of Agricultural and Rural 
Development (NABARO) has informed that Rural 
Infrastructure Development Fund (RIDF) loan have been 
sanctioned to various Stat. for different .chernes related 
to irrigation, namely major Irrigation projects, medium 
irrigation projects, minor irrigation schemes and micro 
irrigation. The details in respect of the number of schemes 
and the loan sanctioned by NABARD to various States 
including Gujarat during the last three years as al80 for 
the current financial year are given in the enclosed 
statement I(a) to I(d). The Information In respect of 
irrigation potential (State-wise) is given In the enclosed 
statement-II. 

As per the information furnished by NABARD, against 
139062 irrigation projects sanctioned' under RIDF I to XIII 
(1996-96 to 2006-07) as on 28 February, 69423 projects 
have been completed for which Rs. 24505.26 crore have 
been sanctioned to various States. As against sanction 
of Rs. 24505.26 crore an amount of As. 13961.58 crore 
has been cfjsbursed to various States (aa on 
31 December, 2007). 

StIIt.ment 1(_) 

StsM-wise SlII1Clions (As on 22 Ftlbrusl}' 20(8) 

Major Irrigation (Ra.Crore) 

AIDF X AIDF XI RIDF XII AIDF XIII Total 
2004-05 2005-06 20()6.()7 2OO7..()8 200402008 

Stale No Sane. No Sanc. No Sane. No Sane. No Sanc. 

2 3 4 5 6 7 8 9 10 11 

Andhra Pradesh 0 0 0 0.00 0 0 0 0.00 0 0.00 

Arunachal Pradesh 0 0 0 0.00 0 0 0 0.00 0 0.00 
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Allam 

Bihar 

Goa 

Gujarat 

Haryana 

Wni'Mn AnswtllS 

Himachal Pradesh 

Jammu and Kashmir 

Kamataka 

KeraIa 

Madhya Pradesh 

Maharashtra 

Manipur 

Megahalaya 

MIzoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Welt Bengal 

Sikkim 

Jharkhand 

Chattiaglrh 

Uttaranchal 

Total 

2 

o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

o 

3 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

12.95 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

12.95 

MARCH 10, 2008 

4 

o 
o 

5 

19.07 

0.00 

0.00 

2 598.38 

o 0.00 

o 0.00 

o 0.00 

o {l.00 

o 0.00 

o 0.00 

100.81 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

19.31 

3 84.50 

2 88.70 

o 0.00 

o 0.00 

4 73.24 

2 48.31 

o 0.00 

o 0.00 

30.34 

o 0.00 

17 1022.88 

8 

o 

o 
o 

o 
o 
o 
o 
o 
3 

o 

o 
o 
o 

7 

o 
o 
o 

838 

o 
o 
o 
o 
o 

489 

o 
o 
o 
o 

o 0 

o 0 

2 51 

o 0 

o 0 

o 0 

4 173 

o 0 

o 0 

o 0 

o 0 

o 0 

10 1331.33 

8 

o 

o 
o 

9 

0.00 

0.00 

0.00 

17 190.23 

26.23 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

2 988.39 

o 
o 
o 
o 

0.00 

0.00 

0.00 

0.00 

o 0.00 

o 0.00 

o 0.00 

47.04 

o 0.00 

o 0.00 

2 880.08 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

7 1911.95 

to 0utIsI/t:Jn8 872 

10 

o 
o 

11 

19.07 

0.00 

0.00 

4 1426.911 

26.23 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

5 1457.02 

100.81 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

19.31 

5 115.88 

3 115.74 

12.95 

o 0.00 

10 908.46 

2 48.31 

o 0.00 

o 0.00 

30.34 

o 0.00 

35 4278.88 
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,..or Irrigation 

Stat. 

Andhra PI'IdeIh 

Arunachal PradeIh 

Aaaam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kuhmir 

Kerale 

Madhya Pradesh 

Maharuhtra 

Manipur 

Nagalend 

Orissa 

Punjab 

Rajuttlan 

Tamil NIclI 

Tripura 

Uttar Pradesh 

PHALGUNA 20, 1929 ($.9.U) 

SllDment I{b) 

Sf8ltJ-wi6tI SIInctions (Aa on 22 Nl/JnJsf}' 20(8) 

RIDF X 
2Q04.05 

No Sane 

2 3 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

2 370.20 

o 0.00 

o 0.00 

o 

o 

9.39 

0.00 

0.00 

4 132.87 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

4 127.28 

o 
o 
o 
o 

0.00 

0.00 

0.00 

0.00 

9.67 

RIDF XI 
20()5.()6 

No Sane 

o 
o 
o 

o 

o 
o 

o 

o 

o 

o 

5 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

9.03 

2 103.59 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

2 

o 
o 

3 

o 

56.31 

0.00 

0.00 

37.88 

0,00 

4.62 

RIOF XU 
20()6.()7 

No Sane 

6 

o 
o 
o 

o 
o 
o 
o 

o 
2 

o 

o 

3 

o 
o 

o 

o 
o 

2 

7 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

6.12 

0.00 

0.00 

37.21 

0.00 

0.00 

0.00 

0.00 

0.00 

8.57 

44.71 

3 174.31 

5.01 

o 0.00 

o 0.00 

RIDF XIII 
2007~ 

No Sane 

8 9 

o 0.00 

o 0.00 

o 0.00 

2 34.81 

o 0.00 

4 0.00 

o 69.89 

o 0.00 

o 0.00 

o 0.00 

95.12 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

88.52 

2 36.79 

o 0.00 

9.27 

674 

(As. ero ... ) 

Total 
2004-2008 

No Sane 

10 11 

o 0.00 

o 0.00 

o 0,00 

2 34.81 

o 0.00 

2 370.20 

4 69.89 

o 0.00 

3 15.51 

o 0.00 

2 104.15 

9 273.67 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

7 192.16 

2 44.71 

4 242.88 

6 

o 
3 

78.46 

0.00 • 

23.56 

,. 
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West Bengal 

SIkkIm 

Jharkhand 

Chhattisgam 

Uttaranchal 

Total 

Minor Irrigation 

State 

Andhra Pradesh 

Arunachal Pradeeh 

Allam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kaatvnir 

Kamataka 

Madhya Pradesh 

Maharashtra 

Manipur 

2 3 

o 0.00 

o 0.00 

2 62.81 

o 0.00 

o 0.00 

14 712.22 

MARCH 10, 2008 

4 

o 
o 
o 
o 
o 

5 

0.00 

0.00 

0.00 

0.00 

0.00 

9 211.21 

Bfa,.,.,.", I(c} 

6 

2 

o 
o 

o 

7 

2.50 

0.00 

0.00 

4.65 

0.00 

15 283.13 

s.ItI-w/stI SiIncIions (As on 22 Ftlblwty 20(8) 

RIDF X 
2004-05 

No Sene 

2 3 

105 318.70 

o 0.00 

22 9.85 

o 0.00 

o 0.00 

297.58 

57 82.89 

105 49.44 

8 34.03 

184 112.35 

20 2.72 

83 143.68 

o 0.00 

o 0.00 

RIDF XI 
2OQ5.06 

No Sene 

4 5 

99 233.85 

o 0.00 

19 25.06 

3000 157.89 

o 0.00 

303 201.60 

o 0.00 

129 84.22 

o 0.00 

290 171.05 

152 29.65 

46 72.49 

o 0.00 

2 5.19 

RIDF XII 
2006-07 

No Sene 

6 7 

54 121.62 

o 0.00 

o 0.00 

16 5.83 

o 0.00 

o 0.00 

38 98.22 

151 48.10 

6.30 

532 19.68 

2.11 

37 115.89 

152 134.10 

o 0.00 

8 9 

2 3.10 

o 0.00 

2 79.76 

o 0.00 

o 0.00 

15 398.26 

RIDF XIII 
2007.()8 

No Sane 

8 9 

88 217.62 

o 0.00 

o 0.00 

722 40.79 

o 0.00 

o 0.00 

30 67.38 

98 23.30 

5 3.92 

8051 296.53 

255 49.52 

52 75.49 

8033 627.25 

o 0.00 

to QutI8/kJn6 676 

10 11 

4 5.80 

o 0.00 

4 142.57 

4.65 

o 0.00 

53 1802.82 

(Rs.Crore) 

Total 
2004·2008 

No Sane 

10 11 

346 891.79 

o 0.00 

41 34.91 

3738 204.51 

o 0.00 

304 499.16 

125 248.49 

483 203.06 

14 44.25 

9057 599.61 

428 84.00 

218 407.53 

8185 761.35 

2 5.19 
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2 3 4 5 6 7 8 9 10 11 

Meghalaya 0 0.00 7 6.45 14 12.20 0 0.00 21 18.65 

Mizoram 16 6.80 0 0.00 8 3.19 0 0.00 24 10.09 

Nagaland 0 0.00 2 1.30 8 5.75 0 0.00 10 7.OS 

Orissa 338 57.53 8957 83.24 16517 113.30 765 65.69 245n 319.76 

Punjab 101 46.75 0 0.00 3 4.17 9.14 105 60.08 

Rajasthan 6 43.54 23 100.47 14 41.64 13 66.03 58 258.58 

Tamllnadu 311 141.64 111 50.10 31 17.13 0 0.00 453 208.87 

Tripura 0 0.00 0 0.00 133 2121 0 0.00 133 21.21 

Uttar Pradesh 1450 115.07 0 0.00 6100 367.81 596 17.86 8148 500.74 

West Bengal 36 18.55 1302 58.02 2811 83.88 1217 75.28 5166 235.73 

Sikkim 105 1.90 60 1.30 35 0.73 23 0.53 223 4.46 

Jharkhand 0 0.00 1100 19.23 0 0.00 63 13.20 1163 32.43 

Chhattisgarh 39 82.53 35 86.50 22 46.38 10 36.41 108 231.85 

Uttarakhand 13 37.15 122 44.97 50 31.82 86 65.19 271 179.13 

Total 3000 1582.7& 13759 1432.58 26528 1305.94 20108 1751.18 63395 6072.46 

.. ,.",.", I(d) 

StslB-wi68 Sancttons (As on 22 FtlbnJaty 20(8) 

Micro Irrigation (As.Crote) 

RIDF X RIDF XI R1DF XII RlDF XIII Total 
2004.()5 ~ 2006-07 2007.()8 2004-2008 

State No Sane No Sane No Sane No Sane No Sane 

Andbra Pradesh 0 0.00 22 182.42 22.00 148.87 44 311.09 

Mah8rashtra 0 0.00 0 0.00 0 0.00 0 0.00 

Kamataka 185 22.45 0 0.00 0 0:00 185 22.45 

Tamil Nadu 29 38.n 0 0.00 0 0.00 29 38.n 

Punjab 20.00 19.00 20 19.00' " 

Total 0 0.00 214 61.22 22 162 42 167.87 278 391.31 
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smtement II 

Slate-wise Polenlisl CrtlllftJd-2004-2005 to 2007-08 
(Position As on 29 FebfUSty 2008) 

SI.No. State Potential (Ha) 

2004-05 2005-06 2006-07 2007-08 
RIDF X RIDF XI RIDF XII RIDF XIII 

1. Andhra Pradesh 52214 37666 137300 156225 

2. Arunachal Pradesh 

3. Assam 5060 111687 

4. Bihar 60000 10793 24524 

5. Goa 

6. Gujarat 36377 429412 52979 204230 

7. Haryana 26299 29307 53886 
8. Himachal Pradesh 7820 8n9 5799 2766 
9. Jammu and Kashmir 13383 155 6312 1382 

10. Kemataka 26281 45298 3323 74241 
11. Kerala 6638 . 15346 930 15415 
12. Madhya Pradesh 56722 22585 105901 227691 
13. Maharashtra 14780 28831 73565 
14. Manipur 5660 

15. Meghalaya 718 16n 

16. Mizoram 349 195 
17. Nagaland 394 1684 
18. Orissa 65709 48902 52739 20100 
19. Punjab 22878 38186 31332 17397 
20. Raduthan 4284 66537 26964 44367 
21. Tamilnadu 69781 81289 7598 8563 
22. Tripura 3065 
23. Uttar Pradesh 240538 358366 5m92 492421 
24. West Bengal 89189 124566 34088 31642 
25. Sikkim 440 353 260 204 
26. Jharkhand 4860 11000 20295 
27. Chhattisgarh 14054 24763 18466 6155 
28. Uttarakhand 8164 1650 5307 36054 

Total 751040 1508092 1142642 1511123 
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Faat Track Con8Ulfter eourt. 

1458. SHRI S.K. KHARVENTHAN: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether there is any proposal to set up State 
Level Fast Track Consumer Courts for speedy disposal 
of consumer complaints; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No 
Sir. 

(b) In view of (a) above, the Question does not arise. 

Protection of MaJuli River leland 

1459. SHRI M.K. SUBBA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Govemment had recently called a 
review meeting to assess the damage caused to Majuli 
river island by way of erosion and flood devastation; 

(b) If so, the nature and extent of damage to Majull 
by the floods and erosion; and 

(c) the central assistance sought and given to restore 
glory of this unique river island? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Hon'ble Prime Minister reviewed the 
action taken by the Govemment to counteract the erosion 
of the Majuli Island in the Brahmaputra River on 29th 
October, 2007 at New· Delhi. 

(b) In the meeting, the reasons for erosion of Majuli 
Island due to Brahmaputra river and the actions needed 
to address the issue were reviewed. It was also Indicated 
that there had been a gradual but steady erosion of the 
Island which has led to the reduction In Vaishnavite 
monasteries to 22 at present. 

(c) The Brahmaputra Board has undertaken the 
measures for protection of Majull Island from flood and 
erosion. Upto January, 2008, the following expenditure 

has been Incurred by Brahmaputra Board from the Central 
grants: 

1. Protection of Majuli-Immedlate meaaure :- 5.92 
crores. 

2. Protection of Majull-Phase-I:- 27.90 crores. 

In addition to the above, Brahmaputra Board has 
placed a requirement of Rs. 7.94 crores for meeting the 
expenditure towarda the payment against the completed 
works related to Majull protection during the current year. 
The funds to the Brahmaputra Board are provided during 
the current financial year under the scheme "River 
Management Activities and works related to Border Rlve,..-
through which the expenditure on Majull Protection works 
Ie also met. During the current year (2007-08), an amount 
of Rs. 32.50 crore has been released to Brahmaputra 
Board under the scheme. 

rrfllnslslionj 

Grading Syatem tor Construction 
LabouraralWortcera 

1460. SHRI AVINASH RAI KHANNA: win the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment is contemplating to 
introduce grading eystem for skilled, semi-skilled and 
unsklHed Iaboureralwortcera engaged In construction sector; 

(b) If so, the time by which It Is likely to be 
Introduced; 

(c) whether there has been constant decline In the 
number of trained engineers In construction sector during 
the last few yeara and thereafter till date; and 

(d) if eo, the reasons therefor alongw/th the ateps 
taken by the Government to arrest such decline? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) There il no luch proposal under 
consideration of the Govemment. 

(b) Does not arise. 

(c) No such survey hal been conducted by the 
Ministry of Labour and Employment. ,. 

(d) Doe. not arlle. 
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Killing 01 People In Teet Rangea 

1461. SHAI AAKESH SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there has been an increase in the 
incidents of death of local people In the bomb blasts 
carried out in the testing ranges by the army; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether the Govemment will take cognizance of 
such incidents In Jabalpur; and 

(d) whether the Govemment proposes to change the 
locations of these testing range in view of Increasing 
density of population nearby? 

THE MINISTEA OF DEFENCE (SHAI A.K. ANTONy): 
(a) There has been one case of death, that of Shri Aaghu 
Golla from Village Blchua under jurisdiction of Police 
Station Panagarh, Jabalpur on June 27, 2007 as reported 
by Senior QualHy Assurance Establishment (Armament) 
(SQAE(A)} and Long Proof Aange (LPA), Khamaria, 
Jabaipur. 

(b) The accident occurred due to the unauthorized 
entry of the individual into the notified/prohibited/dangerous 
range during firing. 

(c) The concemed Departments are being kept in 
the picture. 

(d) There is no such proposal before the Govemment. 

{English} 

Perfonnance 01 Gramln Oak Seva 

1462. SHAI MADHU GOUD YASKHI: 
SHAI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Gramin Oak Seva Is deteriorating in 
the country; 

(b) if so, whether the Govemment has chalked out 
various schemes/proposals In this regard; 

(c) if so, the details thereof; 

(d) whether the committee set up by the Govemment 
in this regard has submitted any/report; 

(e) if so, the details thereof; and 

(f) the steps takenlbeing taken by the Govemment In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) to (f) Do not arise in view of (a) above. 

{TllIns/alionj 

Fake Army Tranaport Company 

1463. SHAI HANS RAJ G. AHIR: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Govemment is aware of the bunglings 
involving crores of rupees by fake companies in coal 
areas in the name of Army Transportation Companies; 

(b) if so, the details thereof and action taken against 
these companies; 

(c) the details of such corruption cases registered In 
the subsidiaries of Coal India Limited (CIL); and 

(d) the steps taken to check such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) to (d) A 
Group of Members of Parliament was constituted by the 
Ministry of Coal to inter a/ia look into the alleged 
irregularities by the transport companies of ex-servicemen 
sponsored by the Directorate General of Resettlement 
under this Ministry. In pursuance of the recommendations 
of the Group of MPs, Govemment has decided to get 
the allegations investigated by Central Bureau of 
Investigation. 
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{English} 

Cochlear Implant Surpry 

1464. DR. M. JAGANNATi-I: Will the Minister of 
DEFENCE be pleased to state: 

(a) the number of Cochlear implant operations 
performed at the Army Hospital, Delhi Cantonment, on 
prelingually deaf children during each of the last three 
years; 

(b) the type of implants used and the cost of each 
type; 

(c) the age group of the children; 

(d) whether the children of civilians are permitted to 
avail of this surgery at the Army Hospital; and 

(8) if so, the procedure required for their admission 
in the hospital? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) to (e) The number of cases of pre-lingually deaf 
children on whom Cochlear Implantation has been done 
during the last three years is as under:-

Year Number 

2005 33 

2006 49 

2007 43 

Type of implant : Nucleus C124. 
Cost of implant : Rs. 6.10 lakhs each. 

The age group of the children whose operations have 
been done during the last three years Is as under: 

Age Group 
Years 

01-05 

05-10 

10-15 

2005 

21 

12 

Nil 

Year 
2006 2007 

35 34 

11 07 

03 02 

The children of civilians are not entitled to avail 
themselves of this surgery at the Army Hospital. 

Aa.latance tor Artlun Level Training Programme 

1465. SHRI P.C. THOMAS: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Union Govenvnent has received any 
proposal from various States for financial assistance to 
start Artisan Level Training programme relating to State 
Nirmlthi Kendra; 

(b) if 10, the detaila thereof alongwlth the action taken 
by the Union Govemment in this regard, State wise; 

(c) whether any fund has been sanctioned by the 
Union Govemment for the purpon; and 

(d) If so, the details thereof, State wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No such 
proposal has been received in the Ministry of Textiles. 

(b) to (d) Do not arise. 

Indian Troop. In UN P .. ce Keeping Force 

1466. SHRI REWATI RAMAN SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) the names of the countries where Indian troops 
are presently deployed as part of the United Nations 
peace keeping force; 

(b) the number of troops 10 deployed and the terms 
and conditions of the cIepIoyment; and 

(c) the time by which the deployment is likely to be 
over? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) The Indian Armed Forces personnel are deployed in 
six UN Peace Keeping Missions viz., Congo, Lebanon, 
Ethiopia-Eritrea, Sudan, Golan Heights and Ivory Coast, 
at present. 

(b) A total of 8887 Indian Armed Forces' personnel 
are presently deployed in UN Peacekeeping operations 
and UN Headquarters, New York. The terms and 
conditions of the pel'8Ollnel deployed in these missions 
are govemad by the orderalinstructlons issued by the UN 
and Government of India including Memorandum of 
Under'atandinglLetter of Assist signed between UN and 
Govemment of India. 

" 
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(c) Each peacekeeping mission is governed by UN 
mandate which is reviewed from time to time. 

/Tl7lnsl6tion} 

Special Cerda tor BPL Famillea 

1467. SHRI PUNNU LAL MOHALE: 
SHRI MANORANJAN BHAKTA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Union Govemment has directed the 
States to issue special green cards to the Below Poverty 
Line (BPL) families; 

(b) if so, the details thereof alongwith the criterion 
fixed for issuance of these special cards; 

(c) whether BPL families owning a few consumer 
goods and small plots of land have also been excluded 
from this scheme; 

(d) If so, the reasons therefor and the steps taken to 
include all the BPL families under the scheme; 

(e) whether most of the States have completed the 
work of Issuance of special cards; and 

(f) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The 
Targeted Public Distribution System (TPDS) Is operated 
under the joint responsibility of the Central and the Statel 
UT Governments. The Central Government has taken the 
responsibility for procurement, storage, transportation and 
bulk allocation of foodgrains to States and UTs. 

The operational responsibilities for allocation of 
foodgrains within the State/UTs identification of eligible 
families living below poverty line, issuance of ration cards 
to them and supervision over and monitoring of the 
functioning of Fair Price Shops (FPSs) rest with the 
concerned StatelUT Governments. 

In order to maintain supplies and securing availability 
and distribution of essential commodities under TPDS, 
Public Distribution System (Control) Order 2001, has been 
notified by the Government of India on 31st August, 2001. 

Under Clauses 3 and 4 of the PDS (Control) Order, 2001, 
and paragraphs 1 and 2 of the attached Annexure are 
provisions dealing with identHlcatlon of BPL familie. and 
issuance of ration cards to such identified familie. by 
StatelUT Govemments. 

Government of India in the Ministry of Consumer 
Affairs, Food and Public Distribution, has not Issued any 
additional specific guidelines for Identification of BPL 
families (except for Identifying Antyodaya families). These 
guidelines are to be formulated by the concerned Statel 
UT Govemments as provided under PDS (Control) Order, 
2001. However, the PDS (Control) Order, 2001 stipulates 
that "State Govemments shall issue distinctive ration cards 
to APL, BPL and Antyodaya families·. State and UT 
Governments therefore, issue ration cards of different 
colours such as Yellow, Pink and White for various 
categories of TPDS beneficiaries for convenience in their 
Identification. 

(e) and (f) Identification of BPL families and Issuance 
of BPL Cards to them are done by State and UT 
government as per guidelines issued by the Ministry of 
Rural Development and Ministry of Urban Development 
and Poverty Alleviation for rural and urban areas, 
respectively. 

[English} 

Subaldy to Farmera 

1468. SHRI AMITAVA NANDY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of the subsidies which are given to 
farmers by the Government; 

(b) whether such subsidies are taken into account 
while fixing the Minimum Support Price to be paid to 
farmers for their produce; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The details of subsidies provided to the farmers by the 
Government are given in the enclosed statement. 
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(b) and (0) While formulating its recommendations 
on price policy for various agricultural commodities. the 
Commission for Agricultural Costs and Pric .. (CACP) 
considers a number of important factors which include 
cost of production. changes in input prices. input/output 

Item 

Fertilisers 

1.1 Indiginous 

1.2 Imported 

1.3 Sale of 
decontrolled 
fertilizer with 
concessions to 
fanners. 

Electricity' 

Irrigalion" 

Other subsidies 
given to marginal 
farmers and 
Fanners' 

Cooperative 
Societies in the 

form of aeeds, 
developmenl of 
oilseeds, pulses, 
cotton, rice, matze, 
crop insurance etc. 

8521 10243 

NIL 494 

3326 5142 

14561 15433 

11150 12964 

4108 4521 

price parity. etc. Changes In Input prIcee reflect the priceeI 
chargee for inputs such as eeeds. fertilizers. insecticides. 
manu .... irrigation etc. paid by the fanners. Any subsidy 
provided for 8uch Items is reflected in the prices paid by 
the farme .... 

~7 

10863 12850 

1211 3274 

6596 10298 

NA NA 

NA NA 

NA 

2007· 
08(RMed) 

12800 

8754 

10847 

NA 

NA 

NA 

(Ra. Crore) 

2008-
09 (Budgeted) 

12900 

10847 

NA 

NA 

NA 

Source: 1. Fertilise.. data from Expenditure Budget 2008..()8, Vol. I of CentrsI Govt. 

2. EIectriclty and Irrigation: Central Statlatlcal 0rganIIIa1I0n 

• Includes all sub8idles to EJectrIcIty brdI and CorporatIoI .. , Separate estImatea of EIec:trIcIty IUbeIdy lICCOUntabIe exclUllYely to 
agricultural sectol' ant not avalt.ble. 

The rates of supply of water to farme .. are kept low as a matter of policy, resulling In IoeMa to the Government Irrigation .~11). 
The excess of operating costs over the gross I'8Y8nU8 Is treated as Imputed irrigation subeIdy. 

NA: Not Available 
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/Tf'IInsI8t1onj 

Strlk.. and Lockouts 

1469. SHRI RAMDAS ATHAWALE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of strikes and lockouts occurred in 
the public sector and private sector during each of the 
last three years and thereafter, till date especially in the 
tribal areas, sector and State-wise; 

(b) the nurnuer of mandays wasted on accoynt of 
this in the country during the said period, State-wise and 
year-wise; 

(c) the number of workers/employees rendered jobless 
on account of these incidents in the various States during 
the said period partlcularty in Gujarat, State-wise and 
year-wise; and 

(d) the steps taken by the Union Govemment to 
improve the industrial relations? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Statement-I showing the number of 
strikes and lockouts in the public sector and the private 
sector, State-wise, during 2005, 2006(P) and 2007(P) is 
enclosed information is not maintained separately for tribal 
areas. 

(b) The details of number of mandays lost due to 
strikes & lockouts in the country during 2005, 2006(P) 
and 2007(P) are given in the enclosed statement II. 

(c) The details of workers affected due to strikes & 
lockouts in the country including Gujarat during 2005, 
2006(P) and 2007(P) are enclosed as statement III. 

(d) The Induatrial Disputes Act, 1947, provides a 
framework for maintaining harmonious industrial relations. 
The Act facilitates intervention, mediation and conciOation 
by the Industrial Relations Machinery of the appropriate 
Government for resolution of industrial disputes. 

Statem."t I 

S1aIeIUnion Terriloly 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradeeh 

Jammu and Kashmir 

Sector-wise, Stsltl-wise strfkss snd lockouts during 2005, 2006(P) snd 2fXJ7(P) 

2 

11 

o 

o 

o 
10 

3 

o 

o 
o 

o 

o 
o 
o 
o 
o 

2005 

4 

7 

o 
o 
o 

o 

o 

18 

15 

10 

o 

5 

4 

o 

3 

o 
o 

o 
6 

o 
o 

8 

8 

o 

4 

5 

o 

5 

7 

o 
o 
o 
o 
o 

o 
o 
o 
o 
o 

2006(P) 

8 

10 

o 
4 

o 

o 

18 

14 

5 

o 

9 

2 

o 
6 

o 

o 
o 
4 

o 
o 

10 

o 
3 

4 

7 

o 
7 

o 
o 
o 

11 

o 
o 
o 
o 
o 

o 

o 

o 
o 
o 

2007(P) 

12 

3 

o 
o 

o 
21 

6 

5 

o 

13 

5 

o 

o 

o 

o 

3 

o 
o 
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Jhaltchand 

Kamataka 

Karala 

Madhya PradeIh 

Maharuhtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttarakhand 

uttar Pradesh 

West Bengal 

Andaman and Nicober Islands 

Chandigarh 

Dadra and Nagar Haveli 

Delhi 

Daman WId Diu 

Lakshadweep 

Puducllerry 

All India 

2 

o 
8 

4 

2 

o 
o 
o 
2 

2 

2 

o 
o 
o 
o 
2 

3 

o 
2 

o 
o 
o 
o 
o 

56 

3 

o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
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4 

o 
8 

11 

o 
2 

o 
o 
o 
o 

4 

11 

o 
52 

o 
3 

5 

23 

o 

o 
o 
o 
o 
o 

171 

5 

o 

2 

2 

2 

2 

o 
o 
o 
o 

o 
7 

o 
13 

o 
o 
2 

182 

o 
o 
o 
o 
o 
o 
o 

228 

8 

4 

5 

2 

4 

o 
o 
o 
o 
7 

2 

2 

o 
10 

o 
3 

2 

19 

o 

o 
4 

o 
o 
o 

88 

7 

o 
o 
4 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

Source: Labour Bureau; OooNlI; .. - Not AVIIIIabIe; (P) - ProviIIonaI; 

8 

9 

4 

o 
3 

o 
o 
o 
o 

11 

8 

o 
40 

o 
7 

9 

10 

o 
o 
o 
o 
o 
o 
o 

155 

9 

3 

2 

o 
2 

o 
o 
o 
o 
o 
o 
7 

o 
11 

o 
o 
4 

144 

o 
o 
o 
o 
0' 

o 
o 

187 

10 

10 

5 

2 

o 
o 
o 
o 
3 

o 
9 

o 
9 

o 

2 

18 

o 

o 
3 

o 
o 
o 

88 

11 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
9 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

The Information pertains to temporary work stoppages involving 10 Of more worke,. due to InduetriaI chputes. 

12 

6 

o 
o 
o 
o 
o 
o 
o 
2 

3 

5 

o 
37 

o 
12 

o 
5 

o 

o 
o 
o 
o 
o 

108 

13 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
2 

o 
11 

o 
o 
4 

118 

o 
o 
o 
o 
o 
o 
o 

145 

694 

• • The number of atrIk.. have been shOWn as NIL .. the same reIatn to all india 1trIk.. and not cxurted In this Staterunlon 
Territory. During the year 2006. four all India atrtk .. took place which have been accounted for In the Staf8/Union Territory In which 
the mandaya lost were maxIrnl.m but the number of workers Involved end ~ Ioat have been Included In the ~ 
StateAJnIon Territory. I 

The information for the year 2006 Is beNd on the retumIIc:lartflCatiOll8 recetved til 31a1 December 2007 and Information for the 
year 2007 18 beNd on the returnaIcIerIfI received til 8th F*'-Y 2008. 
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~tem.nt 1/ 

MBnd6ys Lost (000) on Account of Strikes 8nd Lockouts in thtI Count!}', S1sttl-wise 
during 2005. 2006(P) 8nd 2007(P) 

StatalUnion Territory Manclays Lost 

2005 2006(P) 2007(P) 

Strikes Lockouts Strikes Lockouts Strikes Lockouts 

2 3 4 5 6 7 

Andhra Pradesh 365 646 1701 704 38 190 

Arunachal Pradtlh 0 0 0 0 0 0 

Assam 16 96 54 46 7 0 

Bihar 23 0 124 0 17 33 

Chhattisgarh 10 0 27 0 4 0 

Goa 0 0 0 0 0 0 

Gujarat 165 22 159 42 60 35 

Haryana 494 405 14 33 12 

Himachal Pradesh 23 0 15 0 8 0 

Jammu and Kashmir • 0 9 0 0 0 

Jharkhand 0 0 56 0 0 0 

Kamataka 458 0 282 4 94 0 

Kerala 3368 251 220 244 10 0 

Madhya Pradeah 85 0 119 0 12 0 

Maharashtra 952 481 212 237 0 

Manipur 19 0 0 0 0 0 

Meghalaya 0 0 0 0 0 0 

Mizoram 0 0 0 0 0 0 

Nagaland 0 0 0 0 0 0 

Orissa 80 41 159 0 10 0 

Punjab 33 0 110 0 49 0 

Rajasthan 685 1262 98 1237 270 683 

Sikkim 0 0 0 0 0 0 
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2 3 4 5 6 7 

Tamil Nadu 536 125 421 299 615 264 

TPlpura 0 0 0 0 0 0 

uttarakhand 39 0 46 0 21 0 

Uttar Pradesh 62 71 53 450 3 39 

west Bengal 3349 15867 791 11730 39 2414 

Andaman and Nicobar IIIanda 0 0 0 0 0 0 

Chandlgarh 47 0 105 0 7 0 

Dadra and Nagar Havel! 0 0 0 0 0 0 

Delhi 10 0 154 11 0 0 

Daman and Diu 0 0 0 0 0 0 

Lakshadweep 0 0 0 0 0 0 

Puducherry 0 0 0 0 0 0 

All India 10801 18864 5318 15008 1309 3888 

Source: Labour Bureau; 

o = Nil: (P) • ProvIeIonaI: •• L ... than 500 

-The Informatton pertains to temporary weft( etoppagea Involving 10 or more WO/Ufl due to InduItrIaI chputa. 

-The Information for the year 2006 la baaed on the retumaiclarlflcatlona received till 31st Decenmer 2007 and Information for \he VHr 
2007 la baaed on the retumalclarlflcatlona roceIved till 8th february 2008. 

sr.,.",.", H' 
~.wIstI, ,..,....., Wont'Bm AfftIcttId on ACCOIH7I 01 SttiIrtI6 lind Lot:I«IuI6 

duting 2OaS; 2006(P) W1d 2OOTfP) 

StatellJnion Territory Workers afIecIed 

2005 2006(P) 2007(P) 

Slrikea LodcouIs SIrikeI LodcoutI Strikes lockouts 

2 3 4 5 6 7 

Andhra Pradesh 128100 69910 110922 3995 9640 12100 

Arunachal Pradesh 0 0 0 0 0 0 

Assam 15832 3862 44226 4753 7535 0 

'" Bihar 23163 0 46188 0 11821 227 
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2 3 4 5 6 7 

Chhattlagarh noo 0 m6 0 4232 0 

Goa 0 0 0 0 0 0 

Gujarat 78972 497 63022 3332 12541 537 

Haryana 21285 118 18976 118 664 317 

Himachal Pradesh 6394 0 7830 0 1642 0 

Jammu and Kashmir 145 8538 0 0 

Jhart<hand 37198 127 

Karnataka 146268 27 130607 166 47875 0 

Kerala 562504 820 156072 820 8203 0 

Madhya Pradesh 64n3 0 62565 0 12353 0 

Maharashtra 929670 1621 61314 1556 n1 0 

Manipur 600 0 0 0 0 0 

Meghalaya 0 0 0 0 0 0 

Mizoram 0 0 0 0 0 0 

Nagaland 0 0 0 0 0 0 

Orissa 23856 783 54304 0 3959 0 

Punjab 8544 0 15561 0 44911 0 

Rajasthan 54871 4427 55245 4259 19087 2186 

Sikkim 0 0 0 0 0 0 

Tamil Nadu 31464 1731 111081 2349 74732 3212 

Tripura 0 0 0 0 0 0 

Uttarakhand 46266 685 31300 4574 2318 4987 

Uttar Pradesh 4824 0 9134 0 2814 0 

West Bengal 492936 106546 534063 71995 31897 33960 

Andaman and Nicobar Islands 0 0 0 0 0 0 

Chandigarh 44204 0 26128 0 1119 0 

Dadra and Nagar Haveli 0 0 0 0 0 0 

De/hi 10413 0 120254 0 4972 0 
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2 3 4 5 6 7 

Daman and Diu 0 0 0 0 0 0 

Lakshadweep 0 0 0 0 0 0 

Puducherry 0 0 0 0 0 0 

AU India 2722784 190817 1712304 98044 303086 57528 

.. = Not Available; (P) = Provisional; 
The information pertains to temporary wort< stoppages Involving 10 or more workers due to Industrial disputes. 
The number of workers/employees Involved In the strikes and Lockouts I'MIIIIned temporarUy out of job till the termination! 
settlement of the strtkesll.ockouts. 
The Information for the year 2006 Is based on the retumalclartflcatlonl received till 311t December 2007 and information for the 
year 2007 Is based on the tetums/clarlflcatlons received till 8th February 2008. 

(English] 

Financial Assistance to Traditional Milk Soelall .. 

1470. SHRI S. AJAYA KUMAR: 
DR. K. DHANARAJU: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether some States In the country are facing 
shortage of milk and milk products; 

(b) if so, the details thereof; 

(c) whether many traditional milk societies In the 
county particularty in the State of Kerala are not able to 
expend their activities due to financial constraints; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken by the 
Governme"t to extend financial assi8tance to thes. 
traditional milk societies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) The State of Kerala has reported shortage of milk 
due to change in climate, non-availability of green fodder, 
escalated cost of feed items, etc. As per the report, the 
average daily milk procurement In the State during the 
current financial year (up to February) is 7.5 lakh litres 
per day (LLPD) while the sales, including requirement of 
milk for milk products, is 10.00 LLPD. 

(c) to (e) Government of India Is not aware of any 
financial constraints being faced by the traditional milk 
societies in the country, pertlcularty in the State of Kerala. 
However, Government is implementing two centrally 
sponsored schemes for dairy development, namely 
'Strengthening Infrastructure for Quality and Clean Milk 
Production' and 'Intensive Dairy Development Programme' 
to strengthen dairy Infrastructure and dairy co-operatlv. 
80cletl... A cantral .ector .cheme 'Assl.tanee to 
Co-operativee' I. also being Implemented for rehabilitation 
of sick oo-operatIva milk unlone. Af80 a credit Unked central 
aector acheme, namely 'Dairy/PouIby Venture CapItal Fund' 
is Implemented through National Bank for Agriculture and 
Rural Development (NABARO) for providing financial 
usI8tance in the form of loan to entrepreneurs for creation 
of dairy infrastructure. 

Special P.olalge for CrHtlon of Employment 

1471. SHRI RAYAPATI SAMBASIVA RAO: 
PROF. RASA SINGH RAWAT: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the details of schemealprogrammee being run by 
the Government for the welfare and uplIftment of labourers 
engaged in different .ectors; 

(b) the funds allocated, released and utilized under 
such schemealprograrnrnea during each of the last three 
years and thereafter till date, schetnelprogramme-wise; 

(c) whether the Government has brought out any 
special package to solve the problem of unemploympnt 
among the labourers of the country; and 
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(d) If so, the details thereof alongwlth the fund 
allocated for the PurpoM during the Eleventh Plan Period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Following legislations have 
been enacted by the Parilament to set up welfare funds 
to be administered by the Ministry of Labour & 
Employment to provide heahh care, education, housing 
and recreational facilities to the beadi, cine and certain 
non-coal mine workers In the unorganized sector.: 

1. The Mica Mine Labour WeHare Fund Act, 1946; 

2. The Limestone and Dolomite Mines Labour 
WeHare Fund Act, 1972; 

3. The Iron Ore Mines, Manganese Ore Mines and 
Chrome Ore Mines Labour Welfare Fund Act, 
1976; 

4. The Beadl Workers WeHare Fund Act, 1976; and 

5. The Cine Workers WeHare Fund Act, 1981 

Buic Heahh Care Is extended to these workers 
through 9 hospitals and 264 dispensaries allover the 
country. In addition, liberal reimbursement of medical 
expenditure for treatment of serious dle88888 like heart 
aUment- up to Rs. 1.30 laleh, kidney transplantation- up 
to Rs. 2 lakh; treatment of cancer-actual expenditure; and 
minor operations like hemla, proatate, appendectomy, 
gyneac operation, etc.- up to Rs. 30,0001- Is allowed. 
Women workers are entitled for matemity benefit 
amounting to Rs. 1000/- for each delivery upto two 
deliveries; Widow/Widower workers are granted 
Rs. 50001- each for conducting marriage of their two 
daughters, financial 888istance of Rs. 15001- as funeral 

expenses, purchase of spectacles Rs. 3001- and family 
weHare operation Re. 5001-, ete. The Beedi workers and 
the Cine Workers are covered under the Group Insurance 
Scheme wherein Rs. 10,000/- for natural death and 
Re. 25,0001- on accidental death Is paid by L.I.C. 

Under the education scheme, scholarships are paid 
from Rs. 2501- to Rs. 80001- to the wards of the worker 
who are studying In Class-I to Professional Courses per 
child per annum. 

Under the revised Integrated Housing Scheme, a 
uniform subsidy of Rs. 40,0001- is provided to a workers 
having his own land. In this scheme, worker has to 
contribute Rs. 50001- after the administrative approval is 
issued by the Ministry, which is retumed to worker at the 
time of the. release of 2nd installment. 

Mine managements are provided with 75% of the 
actual cost Incurred for the arrangement of drinking water 
facilities. 

Funds allocated/released and utilized during the years 
2004-05, 2005-06, 2006-07 and 2007-08 (Up to January, 
2008) are given in the enclosed statllment-I. 

(c) and (d) Central Government has been 
implementing various employment generation and poverty 
alleviation schem&s/programmes such as Pradhan Mantri 
Rozgar Yojana (PMRY); Swama Jayanti Shahari Rozgar 
Yojana (SJSRY); Swamjayantl Gram Swarojgar Yolana 
(SGSY); Sampooma Grameen Rozgar Yojana (SGRY); 
Rural Employment Generation Programme (REGP) and 
National Rural Employment Guarantee Act, 2005 (NREGA) 
for creation of employment opportunities. Physical and 
financial progress of the above schemes/programmes of 
during the last three years Is given in the enclosed 
statement-II . 

.. tement I 

FUIIdtI AlIoc8ttKVRtIItNIstJd & Utilistld dlHing the YMIS 2004-05, 2005-06, 
2006-07 & 2007-08 (Uplo Jal1llBl): 2008) 

(Rs. in thousands) 

Beedi Workers Iron Ore Mines, Umeatone & Cine Workers Mica Mines 
Welfare Fund Managaneee Ore Dolomite Welfare Fund Labour Welfare 

Mines & Chrome Minai Labour Fund 
Ore Mines Labour Welfare Fund 

Welfare Fund 

2 3 4 5 

2004-2005 
Fund allocated/released meoo 126000 94000 9200 13500 
Utilized 891463 99482 75434 8300 10888 
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2 3 4 5 

2005-2006 

Fund IlIocated/released 1465000 117500 85000 10100 13800 

Utilized 1332900 95920 79553 9591 12273 

2006-2007 

Fund allocated/released 1365000 133500 99400 10300 14000 

Utilized 1351120 86355 n561 8913 11616 

2007-2008 (up to January 2008) 

Fund allocatedlreleased 2366100 129000 114200 13500 15100 

Utilized 1236838 58364 50586 8491 10568 

S,.,.".."tR 

PenOI777I1nct1 of Villfous Employmtlf1l ~",1Ion SclNlmtIS duling the YMm 2(J{)tI·05 10 2006-07 

S.No. Name of the schemes Funds Allocation & Employment Generation 

Vear Vear Vllr 
2004-05 2005-08 2006-07 

2 3 4 5 

1. Sampool'lUl GramNn Aozgar Yojana (SGRY) 

(i) Central Allocation (Rs. In crores) 448625 5386.50 2811.54 

(ii) Central Release (Rs. In crores) 8080.13 7052.29 3855.69 

(iii) Employment Genereted 8330.53 8218.45 4244.26 
(In lakhs Mandays) 

2. Swll'lUlfeyanti Gram SWIfOZp' Yojana (5OSY) 

(0 Central AIocation (Rs. In ere,.) 1000.00 1000.00 1100.00 

(ii) Central Release (As. In crores). 900.10 910.27 1040.16 

(Iii) Swarozgaries assisted (In lakh numbers) 11.16 11.51 16.46 

3. Swam Jlyantf Shlhlri AozgIr Yojana (SJSAY) 

(i) Tentative Allocation (Rs. In lakhs) 
(ii) Actual lunds Released (Rs. In lakhs) 9910.00 16459.00 23610.82 
(iii) Number 01 Urban poor assisted to Nt up 12200.70 15588.09 24868.45 

IndiYiduIU Group Micro Enterpriael for Sell 90666 99956 93451 
Employment (In ac:luII numbers) 

(iv) Employment Generad 
,. 

(In latch Mandays) 31.24 42.86 41.68 
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2 

4. Prime Mlnllter', Rozgar VoJlnl (PMAY) 
(i) Funds released (Rs. In lakh) 
(ii) Funds utmzed (Rs. In lakh) 
(Iii) Estimated Employment Generated 

(In lakh mandays) 

5. RUfll Employment Generation Programme (REGP) 
(I) Margin Money Utilised (Rs. In Crora) 
(ii) Additional employment opportunities Generated 

(In lakhs) 

6. Nllional RUfll Employment GuIl'Intet Act (NREGA) 
(i) Total Fund Released (As. In lakh) 
(ii) Total Utilization (Rs. In lakh) 
(iii) Physical Achievement (Iakh Manday.) 

• Provisional 
, The districts of NFFWP subsumed In NREGA w.e.1. 02.02.2006 

Inveltment of POlt Office Inlurance Fundi 

1472. SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to invest post 
office insurance funds in the stock market in the country; 

(b) " so, the details thereof; 

(c) the estimated funds of various schemes of post 
office likely to be spent on stock market; and 

(d) the steps likely to be taken by the Government 
to check proper utilization of such funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, the Government 
proposes to freeze the existing Corpus of Post Office 
Insurance Fund and convert it into dated securities over 
a period of three years. The future accretion to the fund 
are proposed to be invested as per the Insurance 
Regulatory and Development Authority (Investment) 
Regulations. 2000 and IRDA (Investment) (Amendment) 
Regulations, 2001, and further amendments thereto from 
time to time. 

3 

2715.43 
1924.86 

3.72 

292.40 
5.30 

4 

2082.12 
2064.17 

4.01 

320.96 
5.68 

445085 
250582 
3043.57 

5 

1947.16 
432.08 

3.43 

371.45" 
5.01" 

906253 
880811 
9025.74 

(b) The future accretion from the Post Office 
Insurance Funds are proposed to be invesled as per the 
Insurance Regulatory and Development Authority 
(Investment) Regulations, 2000 and IRDA (Investment) 
(Amendment) Regulations, 200', and further amendments 
thereto from time to time. 

(c) As mentioned in para (b) above. 

(d) To check proper utilization of funds firstly, 
Govemment proposes that the funds will be given to the 
Fund Managers under "passive" or "non-discretionary" 
mode for investment as per IRDA (Investment) Regulations 
2000. 

Secondly, an Investment Board will be constituted 
headed by Member (I&FS) Postal Services Board and 
consisting of other members such as financial experts, 
Actuary and Joint Secretary of Ministry of Finance. The 
Board will be the apex body for the purpose of laying 
down the policy guidelines and investment strategy, which 
will set the framework for the day-to-day decision on 
investment. 

Thirdly, there will be a Chief Investment Officer, who 
will be heading the Investment Division. He will execute 
the policy framework and structure of the investment 
decided by the Investment Board. 
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"eldng of W.belt •• 

1473. SHRIMATI RUPATAI D. PATIL: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:-

(a) whether a number of cases of hacking of 
Govemment Websltes especially of the Ministry of Defence 
have come to the notice of the Union Government; 

(b) if so, the details thereof alongwith the names of 
the Ministries/Departments whose Websltes have been 
hacked during the last three years, till date; 

(c) whether the Government has conducted any 
official study of the shortcomings in order to ensure cyber 
security; 

(d) if so, the details thereof; 

(e) whether the Government has taken any remedial 
measures in regard to maintaining cyber security in the 
country; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per the 
information tracked by, and reported to Indian Computer 
Emergency Response Team (CERT-In), Department of 
Information Technology, a number of Govemment webaltes 
have been hacked during the period January, 2005 to 
February, 2008; of which one pertained to a defence 
related pay office in January, 2006. 

The websites hacked included those belonging to 
Ministry of Railways, Air Cargo Customs (Mumbai), 
Forward markets Commission, National Institute of Health 
and Family Welfare, National Institute of Social Defence, 
Department of Administrative Reforms and Public 
Grievances, Wireless Planning and Coordination Wing, 
Bharat Sanchar Nigam Limited, Telecom Regulatory 
Authority of India, Department of Information Technology 
and Anthropological of India. 

(c) to (f) The websites were hacked by exploiting 
technical vulnerabilities in the operating systems, web 
server, database software and appUcation software. 

The Government has taken several remedial 
measures in regard to securing the websites and 

enhancing the cyber security of information technology 
infrastructure in the country; these Include. 

(i) CER!-In has published a Security Guideline for 
"Securing Weblit .. - and these have been widely 
circulated for implementation. 

(Ii) CERT-In Issues security alerts, advisories to 
prevent occurrence of cyber incidents and also 
conducts security workshops and training 
programs on regular basis to enhance user 
awareness. 

(iii) The organizations operating critical information 
Infrastructure has been advised to implement 
information security management practices based 
on Intemational Standard ISO 27001. 

{English} 

Inc...... In Sugal'CllM Price. 

1474. SHRIMATI MANORAMA MADHAV RAJ: 
SHRI M. SHIVANNA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to stata: 

(a) whether there has been a demand from sugarcane 
growers aeross the country particularly from Kamataka 
and Maharashtra to Increase the support price of 
sugarcane; 

(b) if so, the details thereof vis-.9-vis the preHnt 
support price of sugarcane; 

(c) whether the Govemment proposes to announce 
the Increased support price of sugarcane in the near 
future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) 
Demand has been received for Increasing the Statutory 
Minimum Price (SMP) of sugarcane for the sugarcane 
growers of Kamataka. 

(b) The SMP of sugarcane payable by sugar 
factorieS for the sugar season 2007-08 has been fixed at 
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Rs. 81.18 per quintal linked to a basic recovery of 9% 
subject to a premium of Re. 0.90 for every 0.1% Increase 
above the basic recovery. 

There has been a demand to enhance sugarcane 
price for the sugar season 2007-08 by at least Rs. 2oo/~ 
per tonne, as one time measure, in respect of 46 sugar 
mills working in Karnataka. There has also been demands 
for additional payment of Rs. 300/- per tonne as also 
fixation of SMP at Rs. 1200/- per tonne of sugarcane. 

(c) No, Sir. 

(d) Does not arise. 

Extenalon of MTNL Service. 

1475. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whather the Governmellt proposes to extend the 
services of Mahanagar Telephone Nigam limited (MTNL) 
to areas beyond Delhi and Mumbai; 

(b) If so, whether the Government has received any 
concrete expansion proposal from MTNL In this regard; 

(c) if so, the details thereof; 

(d) the action takenlbelng taken by the Government 
in this regard; 

(e) whether the MTNL expansion plan will not affect 
the business of BSNL in their areas; 

(f) if so, the details thereof; and 

(g) the remedial measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) Sir, No such proposal 
is under consideration. 

(e) to (g) Do not arise in view of (a) to (d) above. 

Allocation 10 Technology Upgrad8tlon 
Fund Scheme 

1476. SHRI ASADUDDIN OWAISI: Will the Minister 
of TEXTILES be pleased to state:· 

(a) whether the Government has requested the 
Planning Commission to allocate more funds under 
Technology Upgradation Fund Scheme (TUFS) during the 
Eleventh Five Year Plan in comparison to Tenth Plan; 

(b) if so, the details thereof and the reaction of the 
Planning Commission thereto; and 

(c) the steps taken or being taken by the Governrnent 
to implement the scheme with the changing scenario of 
international market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) The Planning Commission has agreed to allocate 
enchanced fund for Technology Upgradation Fund Scheme 
(TUFS) during the Eleventh Five Year Plan. In the first 
two years of the Eleventh Plan period ,:e. 2007-08 and 
2008-09 Rs. 945 crore and Rs. 1140 crore respectively 
have allocated. 

(c) The Government have reframed and fine tuned 
the financial and technical parameters of the Scheme to 
suit the changing scenario of international market. 

[TfllllSlstionJ 

Foodgraln Production 

1477. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI BASU DEB ACHARIA: 
SHRI MANSUKHBHAI D. VASAVA: 
SHRI JUAL ORAM: 
SHRI G. KARUNAKARA REDDY: 
SHRI SURESH ANGADI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether rising population, industrial and trade 
activities and emphasis on cash crops have led to a 
decline in food production; 

(b) if so, the strategy adopted by the Government in 
this regard; 
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(c) whether studies by the Planning Commission and 
National Council for Agricultural Economlc8 and PoHcy 
Research (NCAEPR) have revealed that there Is a need 
to enhance both production and productivity for food and 
nutritional security; 

(d) if so, the details thereof and action taken thereon; 

(e) whether the Indian Council of Agricultural 
Research (ICAR) and Agricultural Universities have made 
any contribution in increasing foodgrain production; 

(f) if so, the details thereof; and 

(g) the details regarding steps taken by the 
Govemment to launch second green revolution in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFARIS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The highest ever foodgrain production of 219.32 
million tones is estimated for the year 2007·08 (lind 
Advance Estimate, 2007·08). 

(c) to (g) The National Development Council in its 
53rd meeting resolved to increase the production of rice 
by 10 million tones, wheat by l' million tones and pulses 
by 2 million tones by 2.011-12 to ensure food security 
for the growing population. The Indian Seed Programme 
engages the Central and State Governments, Indian 
Council of Agricultural Research (ICAR), State agricultural 
universities (SAU), and the cooperative and private sectors 
in its programme. The ICAR has been operating a Mega 
Seed project at the cost of Rs. 200.00 crore. in moat of 
its crop science, horticultural science and fisheries science 
institutes and in many SAUs for prodUCing quality seede 
for ultimate use by the farmers through out the country, 
whereby it envisages for better seed replacement rate, 
leading to enhanced production and productivity of cereals, 
pulses, ollseeds, vegetables and fishes. 

The Govemment has launched a Centrally Sponsored 
Scheme on National Food Security Miseion (NFSM) in 
pursuance of the resolution of the National Development 
Council (NDC). The Rashtrtya Krlshi Vikas Yojana (RKVY) 
has also been launched with an aim to achieve 4 per 
cent annual growth in the agriculture sector during the 
Eleventh Five Year Plan by ensuring a holi.tic 
development of agriculture and allied sectors. 

[English} 

Merger of BSNL and MTNL 

1478. SHRI CHANDRAKANT KHAIRE: Will the 
Mini.ter of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has any proposal to 
merge or synerglse BSNL and MTNL operations In the 
near future; 

(b) If so, whether the modalities have been wort<ed 
out in this regard; 

(c) if '0, the details thereof; 

(d) the extent to which the merger is likely to help 
in improving the efficiency of the two public undertakings 
in providing cost effective service to the people; and 

(e) the steps takenlbelng taken to safeguard the 
intereats of wort<ers in both the organisations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) A consortium of 
consultants led by MIs ICICI Securities, appointed by the 
Government to advise and aid the Government In 
restructuring of MTNL and BSNL for achieving higher 
synergies In their operations, has suggested some options 
for restructuring. Since the enabling conditions for the 
suggested options are not appropriate enough to lead to 
a successful merger and considering the complexity of 
the issues involved, the restructuring of BSNL and MTNL 
has been put on hold for the time being. 

{Trsnslation} 

Dlalnveatment In BSNL 

1479. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

<a> whether the Gc-vernment has any proposal to 
diainveat in Bhand Sanchar Nigam Umlted (BSNL) for its • development and expansion purposes; " 

(b) If 80, the details thereof; 



715 Wni'Mn AnstWrs MARCH 10, 2008 716 

(c) the total amount available with BSNL at present 
and the amount required for its development and 
expansion plan; and 

(d) the action takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) and (d) The amount budgeted for development 
and expansion of BSNL in 2007-08 and 2008-09 are Rs. 
14065 crores and Rs. 18591 crorea respectively, will be 
met out of funds available by internal generation over the 
years. 

[English} 

National Commlulon on Farmers 

1480. SHRI RAMESH DUBE: 
SHRI K. FRANCIS GEORGE: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the National Commission on farmers has 
submitted its report to the Government; 

(b) if so, t'-e details of the main recommendations of 
the Commission; 

(c) whether the Government has accepted the 
recommendations made by the Commission; and 

(d) if so, the steps taken by the Government to 
implement the recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) to (d) The National Commission on Farmers (NCF) 
submitted five reports to the Government alongwith the 
Revised Draft National Policy for Farmers. Based on the 
recommendations of NCF, as contained in the Revised 
Draft National Policy for Farmers, the Government has 

approved the National Policy' for Fanners 2007 which 
has already been laid on th_e Table of the House in 
November 2007. The recommendations made by the 
Commission, as accepted by the Government and 
incorporated in the National Policy for Farmers include, 
inter alia, asset reforms in respect of land, water, livestOCk, 
fisheries and bioresources; support services and inputs 
like application of frontier technologies; agricultural 
biosecurity system; supply of good quality seeds and 
disease-free planting material; issue of soli health 
passbooks to the farmers and integrated pest management 
system; region and crop specific implements and 
machinery; support services for women like creches, child 
care centres, nutrition, health and training; timely, adequate 
and easy reach of institutional credit at reasonable interest 
rates and farmer-friendly insurance instruments; use of 
Information and Communication Technology and setting 
up of farm schools to revitalize agricultural extenSion; 
coverage of farmers under a comprehensive national 
social security scheme; effective implementation of MSP 
across the country and establishing community foodgrain 
banks; development of agricultural market infrastructure 
and terminal markets for agriculture; curriculum reforms 
in agricultural universities; special categories of farming 
like organic farming and contract farming; rural non-farm 
employment, initiatives for farm households; and integrated 
approach for rural energy, etc. 

Many of the provisions contained in the National 
Policy for Farmers 2007 are already under implementation 
by various Central Ministries and Departments and the 
States through the on-going schemes and programmes. 
Recently Government launched two new' schemes i.e. 
National Food Security Mission and Rashtriya Krlshi Vikas 
Yojana which are expected to go a long way in realizing 
the provisions of the National Policy for Farmers 2007, 
through state specific de-centralized strategy taking into 
account the agro-climatic and other local conditions for 
development of agriculture sector. 

[Translation} 

Export of Oilseed. 

1481. SHRI SURAJ SINGH: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has allowed the export 
of oilseeds; 
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(b) if so, the details thereof; and 

(c) the value of oilseeds exportfiCI during the last 
three y~ars? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MiNISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) As per extant Foreign Trade Policy announced 
by Ministry of Commerce & Industry from time to time 
there is no restriction on the export of oilseeds. 

(c) The valu~ of major oilseeds- exported during the 
last three years Xs. 2004-06, 2005-06 and 2008-07 was 
As. 1292.85 crores, As. 1369.26 crores and As. 1862.58 
crores respectively. 

(Source: Website of Department of Commerce) 

Welfare Scheme for Handloom WOf'keIWWMVer. 

1482. SHAI PUSP JAIN: 
SHRI JOACHIM: BAXLA: 

Will the Minister of TEXTILES be pleased to state: 

(a) the details of schemes being implemented for the 
weHare of handloom factories and workeralweavars at 
present in the country, State-wise; 

S,N. Name of the Scheme 

1. Integrated Handlooms Development Scheme 

2. Marketing & Export Promotion Scheme 

3. Mill Gate Price Scheme 

4. Handloom Weavers Comprehensive Welfare Scheme 

6. Diversified Handloom Development Scheme 

Total 

(b) the funds allocated, released and utilized under 
such schemes during each of the last three years and 
thereafter, till date, State-wise and Scheme-wise; 

(c) whether the Govemment has formulated any policy 
to ensure that the benefit of these schemes reach the 
targeted beneficiaries· and poor workers/weavers; 

(d) If 80, the details thereof: and 

(e) the funds aUocated for the purpose during the 
Eleventh Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) At present, 
the Govemment of India is implementing (1) Integrated 
Handlooms Development Scheme, (2) Marketing and 
Export Promotion Scheme, (3) Mill Gate Price Scheme, 
(4) Handloom Weavers Comprehensive Welfare Scheme 
and (5) Diversified Handloom Development Scheme for 
the welfare of the handloom weavers and overall 
development of the handloom sector 

(b) The above schemes have come into operation 
from the current financial year only ':19. 2007-08. No funds 
are allocated state-wise under any of the schemes. Fundi 
allocated under the aforesaid Schemes during the current 
year and funds released are as under:-

(Rs. in erore) 

Funds allocated Amount Released 
(Revised Estimate) as on 07.02.08 

111.00 82.18 

24.20 8.12 

23.50 13.46 

126.22 119.85 

9.82 4.11 

294.54 227.72 

Details about State-wise releases (upto 7.2.2008) are in the Statement. 

(c) and (d) While the State Governments are 
responsible for overall implementation and monitoring of 
the programmes, the oHlce of the Development 

commissioner for Handlooms monitors the smooth 
" i~ of the projects sanctioned through field 

visits and inter-action with the State Government 
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authorities so that the benefits of these schemes reach 
the targeted beneficiaries/weavers. 

Moreover, for effective implementation of Handlooms 
related schemes, specialized agencies are engaged for 
implementation so that benefits should reach the intended 
beneficiaries. The components of Handloom Weavers 
Comprehensive Welfare Scheme (HWWCS) are Health 
Insurance Scheme (HIS) and Mahatma Gandhi Bunkar 
Bima Yojana (MGBBY). For the implementation of the 
HIS, a specialized agency, ICICI, lombard has been 
engaged. likewise, for implementation of MGBBY, lIC 
has been engaged. In the first phase of cluster 
development, 20 clusters have been taken up. For the 
implementation of the Integrated Handloom Cluster 
Development Scheme, professional agencies have been 
engaged such 88 Entrepreneur Development Institute of 
India (EDI) Textile Committee, State Institute of Rural 
Development of Assam, Asian Society for Entrepreneurship 
Education and Development, Indian Institute of 
Entrepreneurship, Andhra Pradesh State Handloom 
Weavers Cooperative Society ltd. (APCO), H.P. State 
Handloom Corporation ltd., Karnataka Handloom 
Development Corporation (KHDC), Kerala State Handloom 
Development Corporation, Orissa State Handloom 
Weavers Coop. Society(Boyanika), Tamil Nadu Handloom 
Weavers Coop. Society (Co-optex). The task relating to 
implementation of Handloom Mark has been entrusted to 
the Textile Committee. 

(e) It lias been proposed to allocate Rs. 2059.51 
crore during XI Five Year Plan for the above 5 schemes. 

St.tement 

Detal7s of releBses mads during 2007-2008 (upto 
7.2. 08) to various States under different Handloom 

Plan Schemes 

(Rs. in Crores) 

S1.No. Name of 
the Stale 

Integrated HIndIoom Marketing & 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

Development Export 
Scheme Promotion Scheme 
2007-oB 

3 

16.78 

0.00 

2OOH18 

4 

0.64 

0.03 

2 
aa 

3. Assam 

4. Bihar 

5. Chhattlshgarh 

6. JGlhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Jhartchand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 

18. Maghalaya 

19. Mizoram 

20. Nagaland 

21. Orissa 

22. Pondictlerry 

23. Punjab 

24. Rajasthan 

25. Sikkim 

26. Tamil Nadu 

27. Tripura 

28. Uttar Pradesh 

29. 

30. 

Uttaranchal 

West Bengal 

Total 

3 

7.85 

0.88 

0.84 

0.00 

0.00 

1.07 

0.05 

0.21 

0.90 

0.00 

1.73 

4.48 

1.46 

0.00 

3.36 

0.54 

0.00 

1.94 

3.81 

0.00 

0.00 

0.26 

0.00 

29.58 

1.35 

2.36 

0.36 

2.37 

82.18 

1.43 

0.00 

0.38 

0.13 

0.00 

0.16 

0.07 

0.09 

0.06 

0.00 

0.30 

0.00 

0.85 

0.72 

0.00 

0.17 

0.24 

0.81 

0.41 

0.00 

0.00 

0.35 

0.03 

0.00 

0.03 

0.86 

0.05 

0.31 

8.12 

Note : State-wise allocation II not made under any of the 
scheme. Based on viable projects received, funds are released 
to the State Govemmente. In case of Handloom Weavers 
Comprehensive Welfare Scheme, funds ara released to the 
Implementing agencies I.e. ICICI end LIC. Uk.w18e, In case of 
MIH Gate Price Scheme, funds are released to the National 
Handloom Development CorporatIon, Lucknow on relmburaement 
basis. 
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/Eng/ilshj 

Dispute In Allocation of Spectrum 

1483. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has announced a 
roadmap for allocation 01 additional alrwavee to operato ... ; 

(b) " so, the details thereof; 

(c) the extent to which the spectrum has been 
increased; 

(d) whether there is any dispute with TRAI In regard 
to allocation of more spectrum to operators; 

<e) if so, the reasons therefor; and 

(f) the steps takenlbelng taken by the Government In 
this regards? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (f) The Telecom 
Regulatory Authority of India (TRAI) in its report of 
28.08.2007 on -Review 01 Hcenae terme and conditions 
and capping of number of access provlders-, had 
recommended among othe ... , a revised subacrller baaed 
criteria for allotement 01 additional spectrum, for more 
efficient use of spectrum taking Into account technological 
features etc. After detailed daUberatlona, the apectrum 
allocation criteria for public mobile telecom aervlcea have 
been revised in line with the TRAI's recommendations, 
and necessary orders have been issued on 17th Jannuary, 
2008. 

/T17lns/lltionj 

Transfer of Properties In Cantonment AIwU 

1484. SHRI SANTOSH GANGWAR: WIll the MInister 
of DEFENCE be pleased to state: 

(a) the procedure regarding the transf.r of properties 
in the CanIonment ..... of the country and the basis on 
which such ProtMtrtlll have been lransferrect during the 
last three yea ... ; Md 

(b) the det8II Of lOch properties, State-wlee and area· 
wIN? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) The Infonnatlon is being collected and will be 
laid on the Table of the House. 

PIIyment fDr Procu,..rnent of PIIddy 

1485. SHRI HEMLAL MURMU: Will the Minister of 
CONSUMER AFf:AIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to atat .. : 

(a) whether the Government hu directed th .. Food 
Corporation of Incla to ensure payment to farm.... for 
procurement of their paddy on the same day as Is 
procul'8d by prtmary Agriculture Co-operative Societiea 
during the current financial Vear; 

(b) " so, the _lis thereof alongwlth the quantum 
of paddy procul'8d and payment made In pu ... uance of 
the above policy; and 

(c) the targetl find and achieved for procurement of 
paddy during 2007-08 and 2008-09? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRI8UTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Food Corporation of India (FCI) has 
been directed to eftIure prompt payment to farmers. 
212.3 Iakh ton".. of paddy hu been procured in Kharif 
Marketing Sealon (KMS) 2007-08 as on 4.3.2008. 
Fermers are paid the Minimum Support Price plus 
incentive bonus U applicable by the procuring agenclel. 

(c) The annual requirement of rice is 250 lakh tonnes 
for Targeted Public Distribution System and WeHere 
Schemel. SIncI procurement by Govemment agencies 
(Fel and State agencies) Is open ended no targets o/e 
fixed. However on the basil of estimates given by State 
Food Secretariel " II estimated that 276 Iakh tones of 
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rice would be procured in KharH Marketing Season (KMS) 
2007-08. As on 4.3.2008, 203.7 lakh tonnes of rice has 
been procured. KMS 2008-09 will commence on 
1.10.2008. 

Production of Clothe. In Handloom Sector 

1486. SHRIMATI BHAVANA PUNDALIKRAO GAWAlI: 
Will the Minister of TEXTILES be pleased to state: 

(a) whether there has been continuous decline in the 
production of clothes in handloom sector during the one 
decade including current year in comparison to the targets 
fixed; 

(b) if so, the details thereof and the reasons therefor, 
year-wise; and 

(c) the measures being taken by the Govemment to 
boost the production of clothes and to achieve the targets 
fixed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
estimated cloth production in handloom sector and targets 
fixed during the one decade (from 1997 -98 to 2007-08) 
is as under:-

Year Target (in million Production 
sq. Mtr.) (in million sq. Mtr.) 

1997-98 6877 7803 

1998-99 7338 6792 

1999-2000 7795 7352 

2000-01 8282 7506 

2001-02 8800 7585 

2002-03 4005 5980 

2003-04 4239 5493 

2004-05 4491 5722 

2005-06 4752 6108 

2006-07 5031 6536 

2007-08 (Prov.) 7865 6536 
(April-Jan. 08) 

(b) The handloom sector is highly decentralized in 

nature and therefore the production in the handloom is 
estimated on the basis of domestic delivery of hank yam 

in kgs. The production of handloom cloth during 1998-99 

to 2001-02 had not met target due to the higher targets 
set. Considering this fact, during the Mid Term appraisal 
of Tenth Five year Plan, the target for handloom cloth 
was revised for the period 2002-03 to 2006-07. The 
production of handloom cloth had shown increasing trend 
during 1997-98 to 2001-02 except in the year 1998-99 

which is due to the tandem with fall in total cloth 
production. The production during 2002-03 recorded a fall 
in comparison to previous year due to withdrawal of 
excise duty exemption on hank yarn. However, the 

production recorded a upward trend from the year 

2003-04 onwards. 

(c) Government of India is implementing number of 
schemes to enhance production, productivity and efficiency 

of the handloom sector and enhance the income and 
socia-economic status of the weavers by upgrading their 
skill and providing infrastructural input and marketing 
support. During the 11 th Five year Plan, the following 

schemes have been formulated for upllftment of handloom 
sector:-

(I) Integrated Handloorns Development Scheme. 

(ii) Marketing and Export Promotion Scheme. 

(iii) Handloom Weavers Comprehensive Welfare 
Scheme. 

(Iv) Mill Gate Price Scheme. 

(v) Diversified Handloom Development Scheme. 

{English} 

Special Package for Promotion of Jute Industry 

1487. SHRI NAVJOT SINGH SIDHU: Will the Minister 

of TEXTILES be pleased to state: 

(a) whether the Government has announced a special 
package to promote the Jute Industry in the country; 
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(b) if so, the details thereof aIongwith the funda 
allocated for the purpose during Eleventh Plan Period; 
and, 

(c) the further steps being taken by the Government 
to revamp the Jute Industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Vea, 
Sir. The Ministry of Textiles has launched the Jute 

Missions Implementing Agency 

Technology Miasion (JTM), w.e.f. 2007-08 for a period of 
five years to promote the jute industry in the country. An 
amount of Rs. 355.56 Cro .... has been allocated for the 
Implementation of the schemes for the Mini Mlaaion I to 
IV of the Jute Technology Mission during Eleventh Plan 
Period. The sohemes of the Mini Mlaaion I & II are being 
implemented by the Ministry of Agriculture and the 
schemes of the Mini Mission-III & IV are being 
implemented by the Ministry of Textiles. The fund allocation 
to all four Mini Miaalons are as given below: 

Outlay (Rs crores) 

MM-I Deptt of Agricultural Research & Education 70.5 

MM-II Deptt of Agriculture & Cooperation 

MM-1I1 Ministry of Textiles 

MM-IV Minietry of Textiles 

(c) Ministry of Textiles, through Mini Mluion-III and 
Mini Mission-IV is executing schemes for Development of 
Marketing Infrastructure in Jute, Schemes for 
Modemisation of Jute Mills, and Schemes for Promotion 
of Jute Diversification. 

Apart from the Jute Technology Mission Schemes, 
the Government of India provides support to Jute Industry 
through reservation of packing certain commodities in Jute. 
During the year 2007 -OS, foodgraina and sugar were 
reserved 100%. In addition, Jute Manufactures 
Development Council through collection of Jute Cess, 
assists the Industry in Export and Marketing of Jute 
Products and expiore avenues for new markets. 

/TflIt16IlIlionj 

Incr... In Prlcee of Infant Food. 
and Milk Producta 

1488. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details and reasons for increase in the prices 
of milk based infant foods and milk powder during the 
last three years, prc'duction and year-Wise; and 

49.90 

38.80 

280.00 

(b) the me .. u .... being taken by the Government to 
check the rise in procesa of milk products ... ential for 
child nutrition in the country? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): <a) 
Incra.... in the prices of mllk- baaed infant foods and 
milk powder h.. been mainly due to incr ... e in the 
costs of production, procurement, processing and 
marketing of milk and milk products. The production of 
milk powders of all kinds in the country during the last 
three years w .. as follows: 

(TOMeS) 

Vear 2004-06 2005-06 2006-07 

Production 146962 148064 163010 

(b) Government does not control the production of 
milk products in quantitative tenna as this is a nulr1f.et 
driven activity and increased production will automatically 
add ..... the demand of chHd nutrition. 
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Contribution of Animal Hu .... ndry In GOP 

1489. SHRI MAHAVIR BHAGORA: WID the Mlnllter 
of AGRICULTURE be pleased to state: 

(a) the contribution of fisheries, dalrytng and animal 
husbandry in the total Gross Domeltlc Product (GOP) -during the .Ninth, Tenth and Eleventh Five Year Plana In 

the country alongwith the percentage thereof; 

(b) the details of the funds allooated to thaM Metors 
during the said period; 

(c) whether It Is not sufficient for the clavelopment of 
the said sectors; and 

(d) If so, the steps taken by the Govemment to 
provide adequate funds to these sectora? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OP .CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRI~1d110N (SHRI TASLIMUDDIN): 

Year GOP at cunlllt GOP at ountnt 
prices from priCII from 

livestock sector IiIheItII 8Ictor 

(As. In croI'I) (RI. In CI'OII) 

9th PLAN (1997-98 473864 '113i1 
to 2001-02) 

10th Plan (2002-03 677911 147023 

to 2006-07) 

(a) The requisite information Is given In the enclosed 

statement-I. 

(b) The requisite information Is given in the enclosed 

statement-II. 

(c) and (d) The Cabinet Committee on Economic 

Affairs (CCEA), has approved the Additional Central 

Assistance Scheme (ACA) for agrtculture & allied sectors, 
namely, the Reshtriya Krlahl Vikaa VOJans (RKVV) with 

an outlay of Rs. 25,000 crore during the 11th Five Vear 

Plan. RKVY Scheme Is a State Plan scheme administered 

by the Union Ministry of Agriculture over and above its 

existing Centrally Sponsored and Central Sector Schemes. 

The scheme is implemented by the Department of 

Agriculture and Cooperation. The funds under the scheme 

are provided to the States as 100% grant. Under this 

scheme, funds are also available for animal husbandry, 

dairying and fisheries activities. Further, Govemment of 
India has released additional funds under Special Package 
for 31 suicide prone districts. 

Totai GOP of Percentage Percentage Percentage 

the country at contribution of contribution of contribution of 

current prices livestock sector fisheries sector livestock and 

in total GOP in total GOP fisheries sector 

at current prices at current prices In total GOP 

at current 

prices 

(Rs. In crore) (%) f'J'J (%) 

8827283 5.4 1.1 6.5 

14743024 4.6 1.0 5.6 

Note: Data Is as per new series of natIanaI 8CCCX.IrtI, bIae year 1999-2000 
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Stat.",.", " 

9th Plan 

Sector Outlay Total BE Outlay 
(approved 
initially by 
Planning 

Commission) 

A.H.Sector 1076.12 n2.02 1384.00 

Dairy Development 489.52 251.95 361.00 

Fisheries BOO.OO 649.53 740.00 

Sectt. & Eoo. Services 9.45 15.00 

Special Package for 
31 suicide prone districts 

Grand Total 2345.64 1682.95 2500.00 

/English! 

Minimum Wage. to Sweeper 

1490. SHRI G. KARUNAKARA REDDY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(al whether the Government has any proposal to 
enforce minimum wages for the workers engaged in the 
removal of garbage In the country particularly In urban, 
rural and Scheduled areas; 

(b) If 80. the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) The proposal for fixation of area 
wise minimum wages for worker. Employed in 
"Employment of Sweeping and Cleaning excluding 
activities prohibited under the Employment of Manual 
Scavengers and Construction of Dry Latrines (Prohibition) 
Act, 1993" in the Central Sphere has been discussed In 
the meeting of Minimum Wage Advisory Board held on 
22.01.2008 and further action is being taken. 

(RI. in croree) 

10th PIIn 11th Plan 

TOIII BE o..y BE 2007.()8 BE 2008-09 

1421.17 4443.00 440 .• 521.00 

118.14 110.00 88.50 98.00 

808.. 2778.00 205.68 215.00 

22.31 36.00 4.90 8.00 

340.00 170.000 160.00 

2&48.01 8174.00 910.00 1000.00 

"'mpa on 100ft. 

1491. aHRI DALPAT SINGH PARSTE: Will the 
rninlate' of COMMUNICATIONS AND INFORMATION 
TECHNOL..OQY bI pleased to state: 

'a) whether the atamps on leona are aimed as much 
as • tribute at their contribution to eociety as promote 
J)hiIItIty;and 

(b) If aD, the details thereof and the criteria 
(Procedure) for •• lecting the personalltle. for whom 
atampl .... likely to be Introduced for promoting culture 
and aware"... In the countl)'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yea, Sir. 

(b) Th.re are guidelines for issue of commemorative 
poatag. .tempa which are followed in taking auch 
deol.lon.. The.. guidelinea prescribed that the 
perIOf1IJltlel on whom commemorative stamp may be 
isaued lhouJd be of national or International importance. 
The ~ to be commemorated mUll more often than 
not be the btrth Clnlenary or 1 Oth/251h16Oth11 00th d.,ah 
annivel'llrY. 



731 WI'1'MM AnswtllS MARCH 10, 2008 to Qusstions 732 

Llcencu Through Auction 

1492. SHRI RAGHUNATH JHA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Telecom Regulatory Authority of India 
(TRAI) has recommended to issue licences and radio 
frequencies through auction and not on a first-come-first-
served basis; 

(b) if so, whether Department of Telecommunications 
(DoT) has in contravention of TRAl's recommendations 
decided to Issue licences for 2G spectrum on a first-
come-first-served basis; 

(c) if so, the details thereof; 

(d) whether Central Vigilance Commission (CVC) is 
inquiring into the matter; and 

(e) if so, the findings thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) No, Sir. 

(b) and (c) No, Sir, However, the Govemment has 
decided to grant new Unified Acceea Services (UAS) 
licenses to applicant companies as per the existing UAS 
licence guidelines dated 14.12.2005. UAS licences are 
issued on first come first serve basis. The UAS licences 
are to be issued without any cap on number of operators 
in a service area as per recommendations dated 
28.08.2007 of Telecom Regulatory Authority of India 
(TRAI). 

(d) and (e) Central Vigilance Commission (CVC) had 
raised some queries on spectrum and licence related 
issues and necessary information was provided to the 
CVC. 

SHG Linkage Progl'llmme 

1493. SHRI K.S. RAO: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the subsidy provided and quantum of foodgrains 
distributed under the Public Distribution System (PDS) 
during the last three years; 

(b) whether p~s has failed to achieve its objectives; 

(c) if so, the details thereof and reasons therefor; 

(d) the detaHs and objectives of the Self Help Groups 
(SHG) linkage programme launched in Andhra Pradesh 
with the assistance of World Bank under the POS; 

(e) whether there is any proposal to further fine tune 
the Programme and extend it to other parts of the country; 
and 

(f) if so, the details thereof and the steps taken for 
Its speedy Implementation? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The year-
wise break-up of subsidy released on foodgralns during 
the three years is as under: 

Subsidy Released (Rs. In crore) 

Year FCI State Total 

2004-05 23280 2466 25746 

2005-06 19871 3200 23071 

2006-07 20786 3042 23828 

Offtake of foodgrains under TPDS during last three 
year has been under:-

(In lakh tons) 

OfIt8ks 01 Ioodglllins (fictl .nd whtIIJt) 

2004-2005 2005-2006 2006-2007 

293.55 311.05 313.69 

(b) and (c) No, Sir. 

(d) to (f) As reported by the State Government of 
Andhra Pradesh, 6.4 lakh Self Help Groups (SHGs) have 
taken up Income generating activities for improving 
livelihood of their member families and for ensuring food 
88CUrity to their members. These SGHs provide credit to 
their members for purchasing essential commodities from 
Fair Price Shops (FPSs) and from the market. This 
initiative is being implemented by village organizations. 
The credit provided to the members is recovered in weekly 
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instalments. There is no proposal under consideration of 
the Govemment for extending this to other parts of the 
country. 

rrmns/a/ionJ 

Foodgnlln. for Welfllnl In.ltutlon. 

1494. SHRI AJIT JOGI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the foodgralns are being allocated to the 
welfare institutions in the States under the Public 
Distribution System (PDS); 

(b) H so, the details thereof, State-wise; 

SI.No. State Request 

(c) whether sorne States partlcularty Chhattisgarh 
have requested the Union Govemrnent to enhance the 
quantum of allocation of foodgralns to the welfare 
Institutions; and 

(d) H SO, the details thereof and reaction 0' the 
Govemrnent thereto, State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) Yes 
Sir. Details of annual allocations of foodgrains to the 
welfare Institutions, State-wise 05% of monthly BPL 
aRocation for the year 2007-08, are given In the enclosed 
statement. 

(c) and (d) Yes Sir. The details thereof and reaction 
of the Govemrnent are Its follows:-

Action taker 

1. Chhattisgarh 1900 MT 0' rice and 100 MT of wheat Request acceded 

2. 

3. 

4. 

5. 

SI.No. 

1, 

2. 

3. 

4. 

5. 

Orissa 5000 MT of wheat Not acceded on account of 
poor offtake 

Trlpura 294.666 MT of rice u above 

Dadra and Nagar Haveli 11, 625 of Rice & Wheat as above 

Haryana 60 MTs of rice 150 MT of wheat as above 

sr.,.",.", 

Detsils 01 AnnU4/ A/Ioclltion of FoodgnIlns fRies & WhtMt) for 1M YSIIf 2007-2008 undtlf 1M 
SchslTNl for AlIoc6tions 01 5% of BPL AIIocIItiona for W.",.", /nslltullons. 

(Fig. In '000' Tons) 

Allocation 

StateJUT Rice Wheat Total 

2 3 4 5 

Andhra Pradesh 69.27 0.00 89.27 

Arunachal Pradesh 0.17 0.08 0.25 

Assam 0.06 0.02 0.08 

Bihar 0.00 0.00 0.00 
" 

Chhattlsgarh 22.80 1.20 24.00 
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2 3 4 5 

6. Delhi 0.21 0.33 0.54 

7. Goa 0.33 0.14 0.47 

8. Gujarat 3.35 7.80 11.16 

9. Heryan. 0.07 0.17 0.24 

10. Himachal Prad~ 0.54 0.54 1.08 

11. Jammu and Kashmir 0.00 0.00 0.00 

12. Jharkhand 0.09 0.04 0.13 

13. Kamataka 16.88 6.80 22.68 

14. Kerala 1.78 0.76 2.54 

15. Madhya Pradesh 2.25 5.25 7.50 

16. Maharashtra 7.65 17.62 25.17 

17. Manlpur 0.34 0.14 0.48 

18. Meghalaya 1.42 0.00 1.42 

19. Mizoram 0.95 0.00 0.95 

20. Nagaland 1.25 0.54 1.79 

21. Orissa 13.41 0.00 13.41 

22. Punjab 0.01 0.02 0.03 

23. Rajaathan 0.15 0.36 0.51 

24. Sikkim 0.14 0.00 0.14 

25. Tamil Nadu 38.69 0.00 38.69 

26. Trlpura 0.88 0.00 0.68 

27. Uttar Pradesh 0.51 0.22 0.73 

28. Uttaranchal 0.18 0.02 0.20 

29. West Bengal 2.26 0.97 3.23 

30. Andaman and Nicobar Itlanda 0.04 0.02 0.06 

31. Chandigarh 0.00 0.00 0.00 

32. Oadra and Nagar Havel! 0.06 0.01 0.07 

33. Daman and Diu 0.00 0.00 0.00 

34. Lakshadweep 0.00 0.00 0.00 

35. Pondicherry 0.27 0.12 0.39 

Total 184.71 43.17 227.88 



737 PHALGUNA 20, 1929 (Sot..., 738 

/EntJ*hJ 

1496. SHRI SARVEY SATYANARAYANA: Will the 
Minlater of AGRICULTURE be pleased t:) state: 

(a) whether the Govemment proposes to launch 
weather baaed crop Insurance scheme on a pilot basis; 
and 

(b) if 10, the details and objectives thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
and (b) Yes, Sir. Pilot Weather Based Crop Insurance 
Scheme (WBCIS)· with the intention of compensating the 
farmers against the IlkeUhood of financial loss due to 
adverse weather conditlona, la already implemented in 
aelected areas/crops In Karnataka In Kharlf 2007. In Rebi 
2007-08, the pilot scheme is implemented In selected 
areas/crops in Rajasthan, Bihar, Chattlsgarh and Madhya 
Pradesh. It has also been decided to implement Pilot 
WBCIS In Kharlf 2008. 

[TllInsllllion/ 

Handloom and Powerloom Units 

1496. DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI C. KUPPUSAMI: 

Will the Minister of TEXTILES be pleased to &tate: 

(a) the number of handloom and poweftoom units 
functioning at present In the country In comparison to 
March, 2004, separately, State-wise; 

(b) whether the weavers are graduaBy leaving the 
profeulon of weaving due to unavaHabillty of the mart<et: 

(c) If 80, the details thereof alongwith the reaction of 
the Govemment thereto; 

(d) the remedial steps being taken by the Govemment 
In this regard; 

(e) whether the Union Government proposes to 
convert the handlooms into powenooma; end 

(f) if so, the detalla, thereof alongwlth the nature of 
asaIetance likely to be provided to the weavers In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): <a) The State-
wise details of handloom and Power loom units 88 per 
the Handloom Census conducted in 1995-96 are given in 
the enclosed statement. 

(b) No such report haa been received from any of 
the State Governments. 

8.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

16. 

16. 

(c) and (d) Do not ariae. 

<e) No, Sir. 

(f) Does not ariM. 

sr.,.",.", 

NIrne 0I111e 
Stale 

2 

Andhra Pradesh 

Arunachal Pradesh 

Alum 

Bihar 

Chhattllgarh 

Chandigartt 

DeIhl 

Dadlr and Nagar Havell 

Goa 

Gujaral 

Ha'YInl 

Himachal Pradesh 

Jammu and Kuhmir 

Jharlchand 

KlmatIka 

KeraIa 

No. 01 HIIIICIoom No. 01 PowIrtoom 
Unita Unita 

3 4 

145335 9956 

23335 

1096864 

35147 

6995 

3418 

9 

18621 

5173 

40314 

15954 

17334 

261 

1443 

11 

124 

38 

18 

32229 

2659 

182 

56 

50741 2~ 

25830 671 
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2 3 4 

17. Madhya Pradesh 10859 39875 

18. Maharashtra 31135 243586 

19. Manipur 215894 

20. Meghalaya. • 
21. Mizoram. It 

21. Nagaland 41731 

22. Orissa 71924 792 

23. Pondicherry 2721 117 

24. Punjab 4629 3661 

25. Rajasthan 28275 4032 

26. Sikkim" 21 

27 Tamil Nadu 201909 75542 

28. Tripura 86010 

29. Uttar Pradesh 137175 25135 

30. Uttaranchal 4810 

31. West Bengal 221900 954 

Total All India 2542063 485928 

/Eng/Ish} 

R ... rvatlon In Prlvat. Sector 

1497. SHRI K. SUBBARAYAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the reservation policy of the Govemment 
is being followed for the purpose of the employment In 
the private sector and jobs outsourced by Govemment 
and semi-Govemment Agencies; 

(b) if so, the details thereof indicating in the norms 
currently being followed in this regard; and 

(c) if not, the steps being taken by the Govemment 
for enacting a legislation making reservation mandatory 
for the private sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) No, Sir. 

(c) There Is no such proposal under consideration of 
the Govemment. However, as a part of Govemment's 
dialogue with the industry, Group of Ministers constituted 
for the purpose met five times and also held consultations 
with the representatives of Apex Industry Associations. 
To carry forward the process of dialogue, a Coordination 
Committee was constituted in October, 2006 under the 
chairmanship of Principal Secretary to Prime Minister. The 
Committee held two meetings. The Industry broadly 
accepts the desirability of affirmative action though it Is 
opposed to the concept of reservation as prevailing in 
govemment. 

Transfer of Heedwork. 

1498. SHRI DUSHYANT SINGH: Will the minister of 
WATER RESOURCES be pleased to state: 

(a) whether the proposal for transfer of centre of 
head works of Ropar Harike and Ferozepur to Bhakra 
Beas Management Board from Punjab has been pending 
for a long time despite Rajasthan Government's demand 
made In this regard time and again; 

(b) if so, the details thereof; and 

(c) the steps taken to consider that proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) and (c) The issue of transfer of control of 
headworks at Ropar, Harike and Ferozepur from Punjab 
to Bhakra Beas Management Board (BBMB) was 
discussed in 1992 and 2002 in Inter-State meetings 
involving Punjab, Haryana and Rajasthan. However no 
agreement was arrived. The matter is now sub judice. 
Hon'ble High Court of Rajasthan in a judgment dated 
02.05.05 in a Civil Writ petition directed BBMB to take 
over control of the above head works from Punjab within 
30 days. The State of Punjab filed a Special Leave 
Petition against the judgment and the Hon'ble Supreme 
Court stayed the operation of the order the Hon'ble Court 
of Rajasthan. The matter is now before the Hon'ble 
Supreme Court and Is dependant on its orders. 

{TflInslalion} 

STD Facility In Telephone Connection. 

1499. CHAUDHARY BIJENDRA SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether the Government Pf'OP0888 to provide STO 
facility in telephone connections provided to Gram 
Pradhan's in the country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY. OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Bharat Sanchar 
Nigam Limited (BSNL) provides STD facility to all Its 
customers including Gram Pradhans. This facility can, 
however, be activated on a specific request from its 
customers including Gram Pradhans. 

(c) Does not arise In view of (a) and (b) above. 

/English} 

Handloom Park 

1500. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the Union Government has received any 
proposal from various States particularly from Gujarst for 
setting up Handloom Parks in the country;? 

(b) if so, the details thereof, State-wise and locatlon-
wise; and 

(c) the time by which the said proposals are likely to 
be approved by the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) and (C) Do not arise. 

(Translation} 

Payment of Out.tandlng Amount 

1501. SHRI RAGHUVEER SINGH KOSHAL. Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOl.OGY be pleased to state: 

(a) whether the prescribed licence policy under the 
Telecom Policy 2001, the Auditor-General regulates the 
audit of revenues earned by the private telecom service 
operators: 

(b) if 80, the details thereof; 

(c) whether the private phone/mobile phone 
companies are also regulated by the aforesaid policy; 

(d) if 10, the details thereof; 

(e) whether the private mobile phone companies have 
been identified for recovering the dues outstanding against 
them during the last three years and the current year; 

(f) If .0, the detail. of the outstanding dues, year-
wise/company-wise; and 

(g) the details of the private telacom service operators 
which are not complying with the terms and conditions of 
the aforesaid licence policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, there is no Telecom 
Policy 2001. However, there Is an enabling provision for 
audit by CAG made In Rule 5 of the Telecom Regulatory 
Authority of India, Service Providers (Maintenance of 
Books of Accounts and other Documents) Rulea 2002. 

(b) to (g) Do not arise In view of (a) above. 

/English} 

Production of Export Quality Rloe 

1502. SHRI G.M. SIDDESWARA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of States producing export quality rice 
alongwlth the total production of such Basmatl rice In the 
country during the last three years, State-wise; 

(b) whether any scheme has bean formulated by the 
Government to provide incentives to the States, particularly 
to the Kernataka, producing such rice; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
The data on production of Beamati rice and pther eXJX?rt 
quality rice in the country is not maintained by the Ministry' 
of Agriculture separately. However, the State-wise details 
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or total production of rice, Including Basmati rice, during 
the last three years, ':6., 2004-05 to 2006-07 are given 
in the enclosed statement. 

(b) and (c) There is no separate scheme for 
promotion of export quality rice as such, However, National 
Food Security Mission has been launched with effect from 

RabI, 2oo7.()8 in 14 States i1cIuding Kamataka to promote 
rice. For the year 2007-08, an allocation of RI. 241,89 
lakhs has been allocated to Kamataka for Implementation 
of various interventions of NFSM-Rice. In addition, an 
amount of Rs. 34.00 lalchs has also been allocated t"o 
State for pUblicity. 

SttItement 

Esb"msltls of P/TXIuc/Ion of Rictl from 2004-05 /0 2006-07 

StatelUT Production ('000 Tonnes) 

2004-05 2005-06 2006-07 

2 3 4 

Andhra Pradesh 9601.0 11704.0 11872.0 

Arunachal Pradesh 135.0 146.2 146.2 

Assam 3470.7 3552.5 2916.0 

Bihar 2472.2 3495.5 4989.3 

Chhattisgarh 4383.3 5011.6 6041.4 

Goa 145.2 147.3 130.3 

Gujarat 1238.2 1298.0 1390.0 

Haryana 3023.0 3210.0 3371.0 

Himachal Pradesh 122.0 112.1 123.6 

Jammu and Kashmir 492.2 556.8 664.0 

Jharkhand 1en.0 1558.0 2987.8 

Kamataka 3547.0 5744.0 3448.0 

Kerala 667.1 629.9 631.0 

Madhya Pradesh 1169.0 1656.3 1388.4 

Maharashtra 2164.0 2695.0 2589.0 

Manipur 435.9 386.1 388.1 

Meghalaya 193.7 151.9 200.2 

"Mizoram 104.1 99.2 28.6 

Nagaland 259.8 263.1 283.6 
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Orl .. a 6466.0 

Punjab 10437.0 

Rajasthan 150.4 

Slkklm 21.6 

Tamil Nadu 5062.2 

Trlpura 545.1 

Uttar Pradalh 9555.6 

Uttarakhand 572.0 

W88t Bengal 14884.8 

Andaman and Nlcobar Islands 29.2 

Dadra and Nagar Haveli 23.4 

Deihl 14.3 

Daman and Diu 4.0 

Pondlcherry 65.7 

All India 83131.7 

Development In I. T. Sector 

1503. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to atate: 

(a) whether the Government ha, received any 
propoeal from the Govemment of Gujarat for development 
In Information and Technology (IT) Sector during the lut 
three years, as on date; 

(b) If 80, the details thereof; and 

(c) the atepl takanlbeing taken by the Government 
In thla regard8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) As per Software 
Technology Parit of India (STPI), an autonomous society 
of Department of Information Technology (DIT). proposal 
for setting up of STPI center at Surat. Rajkot. Jamnagar 
and Bhavnagar In State of Gujarat has been received. 

3 4 

8859.0 6824.7 

10193.0 10138.0 

153.0 169.8 

21.5 21.5 

5220.0 6610.6 

552.9 620.5 

11133.7 11124.0 

590.0 556.0 

14510.8 14745.9 

30.7 30.7 

23.7 23.7 

24.0 31.1 

3.7 3.7 

59.9 59.9 

91793.4 93355.3 

DecIaIon h.. been taken to setup STPI center at 
Surat. 

Setting up of Sub-D1vI8Ional otftce at Erode 

1504. SHRI S.K. KHARVENTHAN: WUI the Minister 
of LABOUR AND EMPLOYMENT be pleased to atate: 

(a) whether a demand for ,ettlng up of a aub-
dlvlalonaJ office of Employeea Provident Fund Organlaation 
(EPFO) at Erode, Tamil Nadu has been pending with the 
Union Govemment for a long time; and 

(b) if 80, the reaaona therefor alongwlth the time by 
which It Is likely to be approved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The proposal to set up a 
Sub-Regional office of Employees Provident Fund 
Organisation (EPFO) at Erode, Tamil Nadu was plaoed 

" before the Executive Committee, Central Board of Trustees 
(Employees Provident Fund) in its meeting held on 
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25.09.2007. The matter was deferred as It was decided 
at the meeting that the ipue of opening of new field 
offices of EPFO may be revisited after reconsidering the 
norms for opening of offices. 

[Trans/stion} 

Export and Import of Silk 

1505. SHRI AVINASH RAI KHANNA: Will the minister 
of TEXTILES be pleased to state: 

<a) the total quantity of different varieties of silk, silk 
materials and cloths exported and the foreign exchange 
eamed during each of the last three years and thereafter 
till date, variety-wise; 

Year 2004-05 

Particulars Quantity Value 

(Kg) Crore As. Mn. US$ 

I. Silk Goods 

1 . Mulberry Silk 

Sarees 693899 385.79 81.41 

Scarveal Stoles 1282342 186.70 37.10 

Dress Material 2437137 1173.47 261.19 

Ready Made Gannents 5744948 746.29 186.10 

Carpets (eq. m.) 206701 123.65 27.52 

Others • 1248159 158.97 35.38 

2. Taaar Silk 544535 70.86 15.77 

3. Mixedlblencled Silk 220184 30.61 6.81 

II. Silk waste 78587 1.29 0.29 

III. SHk yaml 395045 41.93 9.33 

Value (1+11+111) 2879.56 640.90 

% Incrldecr I 3.6 6.0 

It: % of Increase/Decrease over previous yaara; DGCIS, Koikata 

(b) whether there is no substantial increase in expOrt 
of silk during the said period; 

(c) if so, the steps taken by the Govemment to boost 
the export of silk; and 

(d) the details regarding the import of silk during 
each of the last three years and thereafter till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): <a) The details 
of Silk goods exported and the export earnings during 
the last three years (2004-05 to 2006-07) are furnished 
below: 

2005-06 2006-07 

Quantity Value Quantity Value 

(Kg) Crore Rs. Mn. US$ (Kg) Crore As. Mn. US$ 

388576 199.95 45.17 333365 174.19 38.50 

1334343 184.94 41.78 1074022 226.94 SO.15 

2812830 1449.35 327.39 2672008 1510.39 333.79 

6131568 842.06 190.21 5498879 817.87 180.74 

110117 103.36 23.35 164087 132.36 29.25 

1319040 189.91 42.89 1028210 238.81 52.78 

855315 118.62 26.79 677427 143.21 31.65 

358138 39.10 8.83 205345 34.97 7.73 

1369715 19.90 4.50 1470520 22.78 5.03 

397385 47.01 10.62 266557 36.83 8.14 

3194.20 721.53 3338.35 737.76 

10.9 12.6 4.5 2.2 
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Export eamlngs of silk goode during the cunent year 
(April to October-2007) as compared to same period of 

the year 2006-07 18 given below. 

Expott E.mings 01 Silk Goods April to Oc/oMr 

Item of Exports 2007-2008 (P) 

Crore As. MIl. US$ 

1. Natural Silk Yam, 876.90 215.52 
Fabrics, Made ups 

2. Aeadymade Gannenta 681.63 167.52 

3. Silk Carpets 23.46 5.n 
4. Silk waste 6.93 1.70 

Total 1588.92 390.49 

P: Provisional 

(b) Export earnings from silk goods In the laat 
reporting three years showed an increasing trend when 
compared to the previous years amounting to 3.6 %, 
10.9% and 4.5% respectively in Rupee terms. Export 
earnings data for the current year (Apr-Oct) Is provisional 
and the earnings show a declining trend. It Is expected 
to improve during the remaining period of the CFY (Nov.07 
to March-2008). 

(c) Steps taken to boost the export of Silk: 

The Central Silk Technological Research Instltutel 
Central Silk Board, Bangalore under the Ministry of Textiles 
has been working in the Silk HandloomlHandicraft sectors 
in various parts of the country, to improve the 
competitiveness In domestic and export markets in terms 
of quality, cost and productivity. 

The Sub-Units of the Central Silk Technologica' 
Research Institute (Silk Conditioning and Testing Houee 
and Demonstration Cum Technical Service Centres) are 
also providing testing and extension facilities to weavers 
and traders in Important handloom clusters like 
Kancheepuram, Dharmavaram, Varanasl and Jammu, to 
help them to become competitive In the Global mark8t8. 

The Central Silk Board has also been organizing 
Exhibitions-Cum-Buyers-SeUers Meet In various Handloom 
clusters in the country, to help the weavers and artisans 
to get better returns both in the domestic and International 
Markets. 

2006-2007 % IncraaaeJDecrease 

Crore As. Mn. US$ Clore As. Mn. US$ 

1154.44 251.72 -24.0 -14.4 

645.15 140.68 5.7 19.1 

64.47 14.06 -63.6 -59.0 

13.37 2.92 -48.2 -41.6 

18n.43 409.38 -15.4 -4.6 

The R .... rch Institutes of Central Silk Board have 
developed Improved Silkworm breede (CSR Breeds) and 
mulberry varieties (VI) to produoe Blvoltlne Ilik of 
Intematlonal grade. 

Central Silk Board h.. Nt up a product design, 
development and dlveralflcatlon cell to Improve the fabric 
and product dealgna to enhance export. 

Central Silk Board has Introduced ·SlIk Mark- which 
Is a quality label to promote pure silk products both in 
domeatic and International markets. 

Improved reellng-cum-twlstlng machines and aplnnlng 
wheel developed and popularized by CSB resulted In 
production of quality non mulberry aUk yam to booat the 
export. 

The Govemment has aI80 undertaken varlou. export 
promotion activities for promoting exports In the sector. 

• The Govemment Is providing assistance to the 
Indian Silk Export Promotion Council, Mumbai 
for undertaking various export promotion ac:tIvItie8 
such aa participation in International faira, 
organizing generic promotion stalls in domestic 
faira like Tex Styles India, Publicity In foreign 
trade magazine., publication of magaZine "Silk 
India- and colour forecast card for domestic sillf. 
manufacturers, dissemination of overseas trade ,. 
information among exporters, etc. 
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• Govemment has rationalized value additlonlinput-
output norms specified under the EXIM Policy 
extended to exporters, the facility of duty free 
import of raw material under the Advance 
Licensing Scheme, import of capital goods at 
concessional rate of duty for export products. 

• For Technological up-gradation of the industry 
loan at 5% pOint less than applicable rate, under 
the Technologicai Up-gradation Fund Scheme for 
the Textiles sector is available inter-alia to the 
silk sector. 

• Import duty on silk machinery has been reduced 
to 10%. 

(d) The quantity and value of raw silk imported into 
the country during last three years and for the period 
April-October of the current year is given below: 

Vear 

2004-05 

2005-06 

2006-07 

April to October 

2007-08(P) 

2006-07 

Quantity of Raw 
Silk import (M.Ts) 

7,948 

8,383 

5,565 

4,980 

3,114 

P: Provisional ( Source: DGCIS, Koikata) 

% Increasel 
Decrease over 

the previous Year 

-14.1 

5.4 

-33.6 

59.9 

Setting up of Ho..,ltal at Jab8lpur 
Ordnance Factory 

1506. SHRI RAKESH SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the proposal to set up a new hospital in 
Ordnance Factory, Khamaria, Jabalpur is pending; 

(b) If so, the reasons therefor and cost escaiation 
resulted therefrom: 

(c) whether the Govemment proposes to allocate the 
funds to the hospital for treatment of the Govemment 
officials as well as persons seriously injured in bomb 
explosions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) end (b) There is 
a proposal to construct new hospital buIldIngs In Ordnance 
Factory, Khamaria to replace the existing hospital buildIngs 
which are beyond repairs. The proposal Is being examined 
in the Ministry of Defence. Details of changel in coat, if 
any, will be fumished in due course. 

(c) and (d) Funds for Ordnance Factory hospitals 
are provided for in the Ordnance Factory Board'i budget. 
The Ordnance Factory hospital facilltle. are primarily 
meant for Ordnance Factory Board employee.; however, 
in cases of emergency medical treatment Is also given to 
outsiders. 

{English} 

Water YHr, 2007 

1507. SHRI IQBAL AHMED SARADGI: 
SHRI SARVEY SATVANARAYANA: 

Will the Minister of WATER RESOURCES be pleased 
to ltate: 

(a) whether the Government had declared the year 
2007 as Water Year; 

(b) if so, the details of the objectIve. let for 
achievement during the year; 

(c) the extent to which theM objlCtiv .. have been 
achieved; and 

(d) the reasons for not achieving the said objectives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) The objectives set for achievement during Water 
Year, 2007 included creating awarene .. programm .. for 
the masses, organisation of conferencea, workahope etc. 
on Important development and management Ieauea and 
specific activities for policy and opinion makera. 

(c) and (d) The achievements Include organliing of 
maas awareness programmes, water management training 
programmes, preparation of water management plan for 
water stressed areas, dis8emination of Information, 
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launching of campaign on water conservation. The Miniatry 
of Water Resources participated In various Festivals, Fairs, 
Melas, Expos, IITF, 2007. A tableau oJ Ministry of Water 
Resources with the theme of water conservation was 
included during Republic Day Parade, 2008. 

Production of Suger 

1508. DR. K. DHANARAJU: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the production of lugar in the country Ia 
declining over a period of time; 

(b) if so, the details thereof, Indicating the target, 
production and consumption of sugar in the country during 
the last three years, Year-wise and State-wise; and 

(c) the effective steps being taken by the Government 
to improve the production of sugar in the country aJongwIth 
the assistance provided to sugar mHIa to improve their 
functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Production of sugar, over a period 

of time has not declined but has been following the cyclic 
path-two to three years of high production are followed 
by two to three years of low production. However, the 
long-term trendUne ahows increasing production. The 
eetimated production of 8ugar and consumption of sugar 
during the Iut three sugar seuone (October-September) 
is as under:-

(Quantity In lac tons) 

Sugar Season Production Consumption 

2004-05 136 171" 

2005-06 193 183" 

2006-07 282(P) 190(P) 

(P)-ProvIIIonaI 
• QuantIty releeMd by Directorate of Sugar 

A statement Indicating the production of sugar state-
wise during the last three .... ons Is enclosed. Data on 
consumption of sugar state-wise 18 not maintained. The 
Central Govemment does not fix targets of production or 
consumption of augar. 

(c) The Central Govemment 18 concemed with the 
improvement in the technical functioning of the .ugar mills 
for which loans at conces8ional rate of Inter •• t are 
extended from ths Sugar Development Fund. 

Stlltem.nt 

State 

Punjab 

Haryana 

Rajasthan 

Uttaranchal 

Uttar Pradesh 

Madhya Pradesh 

Sugar Sellon 2004-2OO5(P). 

2 

3.37 

3.98 

0.11 

3.36 

51.52 

0.78 

(Figure. In lee tons) 

Sugar Sellon 2005-2OOe(P). Sugar Sellon 2008-2007(P)· 

3 4 

3.88 5.50 

3.88 e.n 
0.05 0.07 

4.14 5.28 

55.84 83.62 

0.94 1.48 

" 
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2 

Chhattlsgarh 0.13 

Gujarat 8.32 

Mah'arashtra 23.03 

Bihar 2.70 

Assam 0.00 

Orissa 0.87 

West Bengal 0.05 

Nagaland 0.00 

Andhra Pradesh 12.03 

Kamataka 11.32 

Tamil Nadu 14.75 

Pondicheny 0.19 

Kerala 0.00 

Goa 0.09 

All India 136.60 

(P)-provlalonal 

Expanalon of Poatal Network 

1509. DR. M. JAGANNATH: Will the Minister of 
COMMUNICAITONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government proposes to introduce 
franchising scheme or expansion of the postal network In 
the country. 

(b) if so, the details thereof; 

(c) whether the government also proposes to oHer 
the proposed franchise to the unemployed youth under 
the said scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The Franchisee Scheme 
which entails setting up of Franchisee Outlets is already 

3 4 

0.22 0.21 

12.44 13.90 

52.64 90.13 

4.19 4.83 

0 0.00 

0.52 0.65 

0.07 0.04 

0.00 0.00 

12.76 19.24 

20.09 25.42 

21.38 24.21 

0.26 0.55 

0 0.00 

0.11 0.19 

193.21 281.99 

in existence. The Franchisee Scheme was launched in 
February 2007 in select urban areas for providing 
Increased access to postal counter services in areas 
where opening of a Post OHice was not possible as per 
prescribed norms. The scheme has now been extended 
to cover areas of new upcoming urban townships, special 
economic zones, major highway projects. upcoming new 
industrial centres, colleges, etc. The opening of Franchisee 
Outlets is in addition to opening of Post Offices wherever 
justified. 

(b) The details of the scheme are given in the 
encloses statement. 

(c) and (d) Unemployed youth are not debarred from 
working as Franchisees of the Department. The applicant 
in this regard should fulfil the criteria for selection, such 
as minimum age requirement, educational qualification, 
etc. Criteria for selection of Franchisees are in view of 
the need to select persons with capacity to manage and 
market a range of products. along with a sense of the 
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community needs and public upecI8 of the job and 
willingness to accept technological options. The preference 
is given to postal pensioners and those able to provide 
computers. The details of the scheme are as per reply to 
pert (b) above. 

OtItsils of ths Ff1If1Chis86 SchsmtJ 

The Franchisee Scheme entails setting up of 
franchisee outlets instead of Post Offices In such areas 
where a Post Office cannot be opened as per prescribed 
norms. Details of the scheme are as under: 

1. Only counter services have been franchised, 
while delivery and transmission will be continued 
through the Department. linking arrangements 
for the franchised outlets will be provided by 
the franchisee. 

2. The franchisee will provide service across the 
counter for a minimum defined time schedule 
with flexibility to work round the clock. 

3. In addition to select urban areas, the Franchisee 
Scheme will now cover areas such as new 
upcoming urban townships, special economic 
zones, major highway projects, upcoming new 
industrial centres, colleges, polytechniCS, 
universities, professional colleges, etc. 

4. Products and sarvlca. offered: 

a. Sale of stamps and stationery. 

b. Booking registered articles, speed post 
articles, money orders (on EDBO model), 
e-post, etc. 

c. Functioning as an iIlgent for PLI and provide 
related after sales service, including collection 
of premia (subject to fulfillment of criteria for 
PLI agents) 

d. Marketing products for which the Department 
has a corporate agency or tie-up and provide 
related follow up services, (subject to 
agreement with the other organizations 
involved). 

e. Providing retail and billltaxlfine collection! 
payment services of the Department (subject 
to agreement with the other organizations 
involved). 

1. FacIlItating the provision of &-gOvemance and 
citizen centric services (subject to agreement 
with the other organizations Involved). 

g. Any other service introduced by the 
Department in future through its outlets which 
i8 considered amenable to the franchi8ee 
model (subject to agreement with the other 
organizations involved). 

The model has adequate flexibiUty built In to allow a 
range of services to be extended through the outlets 
according to the need/demand, and to Increase the range 
when found necessary. Thus, the range of counter 
aervices that can be offered through different outlets can 
vary, keeping In view the location and Ita capacity to 
generate revenues. 

5. Criteria for Selection: 

Applicants for franchisee outlets would need to submit 
an application In a prescribed proforma. The selected 
franchisee will sign a Memorandum of Agreement with 
the Department. Criteria for selection have been fixed 
considering the need to select persons with the capacity 
to manage and market a range of products, along with 
a sense of the community needs and public aspects of 
the Job, and willingness to accept technological options. 
The criteria are as below: 

(a) Individuals, Institutions/other entltl.. would be 
eligible for taking up the Franchisee work. The 
Agreement will be entered Into with the Head of 
the Institution/organization/entity. 

(b) Age: Above 18 years. No upper age limit. 

(c) Educational qualifications: 10+2 standard or 12th 
class pass of a recognized University or Board 
of School Education or Board of Secondary 
Education. 

(d) Preference: 

a. Postal pensioners 

b. Those able to provide computer facHities. 

(e> Premises: Proper appropriately located and 
accessible premia .. , proper1y maintained with 
suitable display of approved signage&. 

(f) Applicant should be willing to make the 
necessary investments for the conduct of the 
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business and be able to provide a sample 
business plan comprising details of how the 
premises will be run, what the opening hours 
would be, investments proposed, market 
conditions, proposals for marketing products, 
awareness of customer base, role in local 
community, budget, finances, etc. Two references 
from respectable persons of the locality where 
the franchise Is proposed to be located would 
also be required to establish the character and 
antecedents of the applicant. 

, (g) A busi"ess plan would be prepared taking into 
account the anticipated minimum level of 
business! revenue worked out by the Divisional 
Head for the specific franchisee. 

(h) Security Deposit: The security deposit to be 
provided by the franchisee would be based on 
the maximum possible level of financial 
transactions likely be undertaken by the 
franchisee In a day. The minimum security 
deposit would be Rs. 10,000 in the shape of a 
performance bank guarantee. Any infringement 
in terms and conditions of the Memorandum of 
Agreement would result in forfeiture of whole or 
part of the amount of security deposit at the 
sole discretion of the Department of Posts whose 
decision shall be final and binding. 

(i) Selection: Would be made by a committee 
compriSing the Heads of the concerned Division 
and a neighbouring Division, based on a report 
from the Assistant Superintendent Posts/Sub 
Divisional Inspector Posts. 

6. Remuneration to franchl ... : 

The franchisee will earn remuneration on commission 
basis on services provided, as fixed by the Department 
from time to time. 

7. MonitOring 

The monitoring mechanism for the scheme will be 
strengthened vis-a-vis regular outlets, with monthly 
monitoring by Inspectors. An element of electronic 
monitoring will be introduced In due course. 

8. Training 

Introduction to the objectives, product8lservices, basic 
procedures, upkeep of the premises and customer care 

would be part of induction training of the franchisee. The 
briefing will be done by the Assistant Superintendent 
Posts/Sub-Divisional Inspector Posts of the area. 

9. Branding of franchisee outlet 

Standard signages for India Post franchisee would 
be provided to give a uniform look to all franchised outlets. 

{Trans/alion} 

Number of Telephone Subscribers 

1510. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of telephone subscribers In the country 
especially in Delhi as on date, State-wise; 

(b) whether the number of telephone consumers is 
decreasing in various regions of the country especially in 
Delhi; 

(c) if so, the decline registered in the number of 
telephone subscribers in various telecom regions of the 
country especially in Delhi as on date, alongwith the 
reasons therefore; Circle-wise, SSA-wise; 

(d) whether the Government has taken any steps to 
improve telecommunications services in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR SHAKEEL AHMAD): (a) The number of telephone 
subscribers in the country and in Delhi, as on 31.01.2008, 
is 281.62 million and 17.96 million respectively. The 
telecom Circle-wise/State-wise number of telephone 
subscribers, as on 31.01.2008, are given in the enclosed 
statement. 

(b) and (c) The data Is being maintained telecom 
Circle-wise and no decline in number of telephone 
subscribers has been registered in any of the telecom 
Circles including Delhi. 
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(d) and (e) Vee. Sir. The following atepe are being 
taken by the Government to Improve telecommunication 
services in the country: 

(i) Support is being provided by Univeraal Service 
Obligation Fund (USOF) for provisioning of Rural 
Direct Exchange Lines (ADELs). Village Public 
Telephones (VPTs) in 66.822 undisputed 
accessible and inhabited village. having 
population more than 100 and to set up 7871 
number of infrastructure sites (towers) spread 
over 500 districts spread over 27 stetes, for 
provision of mobile services in the specified rural 
and remote areas. where there ia no existing 
fixed wireless or mobile coverage In the country. 

(Ii) More Base Transceivers Station (BTS) are 
planned by Bharat Sanchar Nigam Limited 
(BSNL) to enhance the coverage of WirelM8 In 
Local Loop (WLL) System. 

(iii) Deployment of Mobile Networ1< along all the 
Highways by BSNL to give incidental coverage 
to large parts of rural areas. 

(Iv) Mobile networ1< is being monitored for traffic 
congestion, optimized and necessary corrective 
measures are taken by BSNL to improve the 
Quality of Service. 

(v) Expansion of Cellular Mobile Networ1< by BSNL 
and MTNL to overcome the networ1< congestion 
caused due to ever growing demand and traffic. 

(vi) Improvement of the outdoor networ1< by BSNL 
and Mahanagar Telephone Nigam limited 
(MTNL) by change of cables, drop wire etc. as 
required to reduce the faun rate. 

(vii) MTNL is providing a number of Value Added 
Services for both Landllne and Mobile 
subscribers such as news. songs. astrology, 
e-ticketlng. Short Message Service (SMS). Voice 
SMS. Internet, Broadband, Internet Protocol 
Television (IPTV) etc. 

(viii) MTNL is also taking care of Its customers by 
opening customer service centr .. , appointment 
of dealers and agents etc. 

Statement 

CifCitl-wi.9tJrlSaltl-wis6 numb6r of MItIp/KJns subscribtlfS 
11$ on 31.01.2008 

SI. 
No. 

Name of 
CirclalState 

2 

1. Andaman end NIooba,. 

2. AndIn Pradeeh 

3. AuIm 

(. BIhar 

5. Chhettlsgam· 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu end Kuhmlr 

10. Jharkhand" 

11. Karnataka 

12. KeraIa 

13. Madhya Pradelh 

14. Mahalllhtra (.) Mumbal 

15. North Eaet·1 

16. NoI1h EaIt·/I· 

17. OrIssa 

18. Punjab 

19. Rajuthan 

20. Tamil Nadu (-) Chennal 

21. Ultallkhand· 

22. lJIIar PI'IdeIh 

23. West Benngal (-) KoIkata 

24. KoIkata 

25. ChennIi 

TOIa! number 01 
taephone IUblcribers 

3 

78,757 

21,nB,623 

3,n1,191 

10,n4,010 

949,872 

18,037,534 

6,920,199 

2,570,696 

2,301.858 

1,039,408 

18,934,301 

14,521,820 

12,895,896 

22.896,238 

1,720,709 

486,428 

5,400,025 

12,745,530 

14,338.326 

19,nS •• 

988.671 

28,772,059 

9,588,877 

8.761.109 

8,044,023 

t· 
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2 3 

26. Delhi 17,964,252 

27. Mumbai 15,653,824 

Total 281,619,635 

Notes :-

(1) ·Ags for Landllne telephon4HlOOnections of BhartI Alrtel 
Umlted Is shown In Chhatlshgam & Madhya Pradesh 
separately. Figures for Cellular & WLL telephone 
connections of Bhartl Alrtel for Chhatlshgarh are 
Included In Madhya Pradesh. 

(2) ·Ags. For Land Line, WLL and Cellular connections 
provided by Private Operators In Andaman and 
Nlcobar, Jhat1<hand, Uttaranchal, Chhattlshgam and 
NE-II are Included In West Bengal, Bihar, Uttar 
Pradesh, Madhya Pradesh and NE-I respectively as 
operators are providing flgures, circle-wise only. 

(3) The data for Slkklm is Included in West Bengal. 

Decline In Grazing Are. 

1511. SHRIMATI RUPATAI PATIL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether grazing area is continuously decreasing 
in the rural areas in the country; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government has assessed the iII-
effects of decreasing grazing area of small farmers; and 

(d) if so, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Yes, Sir. The country had an area of 10582 thousand 
hectares under permanent pastures and other grazing 
lands in 2001-02, which declined to 10423 thousand 
hectares in 2004-05 and 10415 thousand hectares in 
2005-06. 

(c) The ill-effects of decreasing grazing area are 
manifested in (i) decreased availability of nutrients to the 
grazing animals leading to lower production and 

(iI) Increasing cost of production on rnaking up the 
nutritional deficiency through purchased roughages . or 
concentrates. 

(d) These include implementation of a Centrally 
sponsored Fodder Development Scheme, which includes 
components of grassland developrnent, fodder seed 
production programme, bio-technology research projects 
and assistance for establishment of fodder block-making 
units. 

/English} 

General Health Insurance Scheme 

1512. SHRI ASADUDDIN OWAISI: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government is providing general 
health insurance to textile workers; 

(b) if so, whether critical illness cover to handloom 
workers has not been covered under the scheme; 

(c) If so, the details thereof and the reasons therefor; 

(d) whether the Government propoaes to Include 
critical Illness under existing general health Insurance 
scheme to these workers; 

(e) if so, the details thereof; 

(f) whether the Government proposes to implement 
a comprehensive health insurance scheme to cover all 
types of illness among textile workers; and 

(g) if so, the details thereof alongwith the time by 
which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) During the 
11 th plan Government of India is providing General Health 
Insurance for Handloom Weavers and Handicraft artisans 
through the following schemes:-

(I) Health Insurance scheme as a component of 
Handloom Weavers Comprehensive Welfare 
Scheme; and 
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(II) Rajiv Gandhi Shllpl Swasthya Yojana for 

Handicraft artisans 

(b) Uncler the present Health Insurance Scheme for 
Handloom Weavers, the following critical illnesaes such 
as Cancer, paralyals, MyocardIal Infarction, Bypass surgery, 
Kidney failure, stroke, TB are not covered. 

(c) to (a) The matter regarding covering critical 
illnesses under the Haalth Insurance Scheme was taken 
up during the discussions held for Implementing tha 
Handloom Weavers Comprehensive Welfare Schema. 
Howevar, since Inclusion of critical Illnesses would enhance 
the premium under the Health Insurance Scheme, It was 
felt that the above IIIne8888 can be covared uncler a naw 

scheme to be launched by tha Life Insurance Corporation 
at a lower premium. This matter wu discussed with the 

L1C for reducing the premium. 

(f) and (g) A new product at a lower premium 
covering the above critical Illnesses is under consideration 
by the L1C. 

[Tnmsilltionj 

Sale of NTC Mills and Excess Land 

1513. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI RANEN BARMAN: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of TEXTILES be pleased to state: 

<a) whether the National Textile Corporation (NTC) 
has sold closed, sick and vacantlexcess lands of NTC 
mills during each of the last three years and thereafter, 
till date; 

(b) if so, the details of the transactions Indicating the 
area of land sold and money realized therefrom so far, 

State-wise, Year-wise and Mill-wise; 

(c) whether the funds raised through such transitions 
would be invested for reviving various sicklcIo8ed NTC 

mills and also to upgrade their technologies; 

(d) If 50, the details thereof and If not, the reuons 
therefor, 

(e) the names of mills selected for modernization 

and upgradatlon aiongwtth the expenditure Incurred so 

far on such mills, State-wise and MOl-wise; and 

(f) the policy adopted regarding the sharing of sale-

proceeds with the State Govemments and local bodies? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes. 

Sir. National Textile Corporation (NTC) has sold the lands 

of closed mills and surplus lands of the viable mills under 

the Modified Revival Scheme. The details are given in 

the enciosed statement-I. 

(c) and (d) The funds generated through sale of land! 

assets of the closed mills and surplus landlassets of the 

viable mUls are being utilised for implementation of the 

Modified Revival Scheme of NTC Involving modemlzatlon 

of 22 mills by NTC Itself. So far, the Company hu 

Incuned a sum of Rs. 4690 crores under the Modified 

Revival Scheme which Includes an amount of Rs 261.93 

crores on modemization of 18 out of the 22 mills. 

(e) The state-wise names of the mUls selected for 

modemization and up-gradation alongwlth expenditure 

Incurred are given in the enclosed statement-II. 

(f) As per the Modified Revival Scheme approved by 

the Board for Industrial and Financial Reconstruction 

(BIFR) for NTC, there is no decision regarding sharing of 
sale proceeds with State Govemment and local bodies. 

However, In respect of surplus land of NTC available for 

sale In Mumbai, the Scheme envisages that such surplus 

lands In Mumbai will be sold 88 per Development Control 

Regulations 58 (OCR 58) of Government of Maharuhtra, 

which provides for surrender of 33% of open land to 

Brihanmumbai Municipal Corporation (BMC) and 37% of 

open land to Maharashtra Houaing and Area Development 

Authority (MHADA). The owner (NTC) is entitled to ~,. 

the remaining land with structures. 
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Statement I 

!)slmls of Sutplus L8I1d of NrC, 16nd Sold & Sals PfOCfJt1d 

MllI-wl8lllStaltJ-wiss liS on 28.2.2008 

stNa. NIme 01 !he NTC MI SIIIHtIe ToIIII AlII III ANa oIlMId Price II DeIIIII III S. Pnx:eacII-v ... •• 
SIIpM lMId ~ WhIch I1e 
IddIed for IOId advaI1IaId 
Fora. lMId Sold 2004-05 2QOS.06 20Q6.07 200NlB 
(kl ICIIIj (kl ICIII) (lis. Cnns) (As. Cnns) (lis. Cnns) (lis. Cnns) (Ra. Cnns) 

2 3 4 5 8 7 8 9 

NTC (APKK&M) Ltd., Bgt. 

ANDHRA PRADESH 

1. Nelha t.Us, Secunderabed 12.00 2.17 42.60 42.60 

TOTAl.. 12.00 2.17 42.60 42.60 

KARNATAKA 

2. Uysore MlUs (Bunglow No. 106) 27.79 1.88 37.01 37.01 

3. MlnetVa MiHa, Bangalore 38.30 11.20 8.91 8.91 

TOTAl.. : 66.09 3.08 45.92 45.92 

GRAND TOTAl.. 70.17 5.25 88.52 45.92 42.60 

NTC (DP&R) Ltd., N.Delhi 

DELHI 

4. Ajudhia Tutile MIlle, Delhi 4.54 4.54 67.01 87.01 

lOTAI. 4.54 4.54 67.01 67.01 

PUNJAB 

5. Panipat Woollen Mills. Kharar 20.29 7.89 12.50 12.50 

lOTAI. 20.29 7.89 12.50 12.50 

RAJASTHAN 

6. UdaIpur Cotton MiHa, Udaipur 29.n 29.n 15.12 15.12 

7. Edward Mills, Beanr 18.28 18.28 5.85 

lOTAI.. 48.05 48.05 20.97 15.12 5.85 

GRAND TOTAl.. 72.88 88.28 100.58 79.51 15.12 5.85 
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NTC (Gujarlt) Ltd., Ahmedabad 

GWARAT 

8. Rajkot T8ldIIe MIls RIikOI 8.72 8.72 18.20 18.20 

9. Ahmadabad Jupiter, Ahmd. 22.44 17.47 fIO.60 60.80 

10. Jehangir MilIa, Ahmadabad 16.30 13.15 25.00 25.00 

11. Hlmadri Textile Milia Ahmd. 7.31 7.31 11.20 11.20 

12. Viramgam Textile Viramgam 50.91 38.81 4.SO 4.50 

TOTAL 105.88 83.48 119.50 18.20 101.30 

NTC (MN) Ltd., Mumbai 

MAHARASHTRA NORTH 

13. Vidarbha Mills, south tide mills gate 17.05 1.81 0.75 0.75 

14. Model MUls, Nagpur 42.99 

Model MiHs (Plot No.2) 0.21 0.36 0.36 

Model Mills (Plot No.1 Near S.T Stand) 6.98 9.50 9.50 

Model Mills (plot with 5 Bungalow) 1.49 6.32 8.32 

Model MIlls (Old labour chawla) 3.18 5.84 6.84 

Model Mils 28.96 184.22 184.22 

15. ASRG Mills, Akola (Plot No.3) 18.50 1.96 0.45 0.45 

Plot No. 1 & 2 2.16 0.55 0.55 

AS RG (plot with Staff Quarter) 1.27 0.41 0.41 0.41 

16. Tala Mills. Mumbai 14.38 4.40 13.75 13.75 

17. Indu Mills No.2, Mumbai 10.84 10.84 Sunendeted 
to BMC 

18. Kohinoor Mills No.3, Mumbai 4.91 4.91 421.00 421.00 

19. Indu MUls No.3, KaIactlowki, Mumbai 5.40 5.40 Surrender.cl 
to BMC 

TOTAl.. 113.87 73.35 823.15 14.88 438.43 170.06 

NTC (MP) Ud., Indore 

MADHYA PRADESH 

20. Indore Malwa, Indore 104.21 20.00 90.11 

21. Kalyanmal Mills, Indore 33.85 33.85 ,..,,80 
22. Swacleshi Mills, Indore 15.32 15.32 96.51 ,. 

TOTAl.. 153.38 69.17 328.22 328.22 
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NTC (SM) Ltd., Mumbai 

SOUTH MAHARASHTRA 

23. Apollo Milia, Mumbai 7.43 7.43 180.00 180.00 

Apollo MiDs (Bunglow) 1.29 1.29 170.01 170.01 

Apollo Mills (Sale of FSI) 0.95 0.95 40.60 40.60 

Apollo MUla (Land under Road) 0.08 0.08 4.85 4.85 

Apollo Mills (Land of 60' D.P. Road) 0.36 0.36 21.42 21.42 

24. Mumbai Textile Mills. Mumbal 23.83 16.66 702.22 702.22 

Mum.Tex.Mills (New Jack Printing Press) 1.00 1.00 17.50 17.50 

25. Jupiter Textile Mills, Mumbal 11.11 11.11 276.60 276.60 

26. Elphinstone Mills, Mumbal 7.76 7.78 442.03 442.03 

Elphinstone Mills (six flats) 0.10 0.10 3.55 3.55 

27. New Hind Mills. Mumbai 8.33 8.33 SUrNlndered 
10 MHADA 

28. Aurangabad Mills, Aurangabad 15.74 5.33 19.96 19.96 

29. Nanded Mills, Nanded 92.01 92.01 33.33 33.33 

30. New City MiDs (Worli Bungalow) 2.25 2.25 

TOTAL. 169.99 152.41 1914.32 1803.10 220.84 90.38 

NTC (MP) Ltd., Indore 339.98 304.82 

Kalyanmal Mills, Indore 33.57 20.00 (7.5.04) 

TOTAL. 33.57 20.00 

NTC (TN&P) Ltd.. Coimbalore 

TAMILNAOU 

31. Pankaja Mills (Parcel A along with Bldg.) 11.07 9.49 40.43 40.43 

Pankaja MiUs (Parcel B along with Bldg.) 1.24 5.97 5.97 

32. Sri Rangavilas MHIs, Coimbatore 17.20 6.21 7.82 7.82 

Sri Rangavilaa MHls, Coimbatore 3.46 8.00 8.00 

33. Coimbalore Murugln M~Is, Cmb. 2.31 0.84 1.89 1.89 

34. Kothandaram Mills, Madurai 2.66 2.66 11.70 11.70 
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35. KriahnavenI MIl, CoImbItonI 4.52 4.52 5.20 5.20 

36. BaIranwarma .. , ShencatIIh 20.22 20.22 1.72 1.72 

37. Sri Sarcla MIlls, CoimbItore 3.41 

Sri Sarda Milia, Coimba1Ofe (Parcel 8) 1.46 1.06 1.06 

Sri Sarda MUIs 1.96 2.26 2.26 

TOTAl.. 81.39 52.05 86.05 1.88 21.02 51.44 11.70 

PONDICHERRY 

38. SreeBharti MIlls 15.12 15.12 13.08 13.08 

39. ~i Colton MIll., Pondicheny 53.30 42.93 19.88 19.88 

TOTAl.. 68.42 58.05 32.98 32.98 

GRAND TOTAl.. 188.99 110.10 119.01 1.89 53.98 51.44 11.70 

NTC{WBABO) Ltd., Koikata 

WEST BENGAL 

40 Luxmi Narayan Teldile Milia, RIIt'll. 12.30 12.30 8.84 8.84 

41. Rampooria Textile Mills, Serampore 24.28 24.29 13.72 13.72 

42. Bengal Luxmi Tex. Mills, Serampore 27.72 27.72 17.00 17.00 

43. Banguhri Textile Mills, Sukhchar 26.71 26.71 81.12 81.12 

44. Central Cotton Textile Milia, Belur 12.08 12.06 13.40 13.40 

45. Shree Mahalaxmi Textile Milia, Pan. 11.34 11.34 15.41 15.41 

46. Bengal Fine Tex MIlls No.1 Konnagar 14.58 14.58 8.n 8.n 
47. Kannoria Indu&tries • 4.01 4.01 2.81 2.81 

48. ~ Weaving FadoIy, KoIkatJ 4.98 4.98 13.31 13,31 

TOTAL 137.99 137.99 154.38 26.71 78.53 51.14 

BIHAR 

49. Gaya Cotton Textile MiUa, Gaya 29.30 29.30 9.21 9.21 

TOTAl.. 29.30 29.30 9.21 9.21 

ORISSA 

SO. Oriasa CoIIon Textile MiHa, BhagItpur 82.17 62.17 1.15 1.15 

TOTAL 82.17 62.17 1.15 1.15 

GRANO TOTAl.. ~.46 229.46 184.74 28.71 85.74 52.29 '" 
GREAT GRAND TOTAL 1102.98 783.48 3457.94 98.08 2183.28 378.22 802.40 
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StlIM-wistJ & MiD-wills amount spt1I7t on MotitImis81ion 01 Mils 

SI.No Name of the Mills Amount Spent on 
Modemisation (As. In Lacs) 

Karala 

1. Algappa Tex. Mills 2275.05 

2. Cannanore Milia, Can 158.81 

3. Karala Laxml MUla 673.44 

4. Vljayamohinl MUla 1206.14 

5. Cannanore Milia, MAHE 1205.89 

Sub-Total (Kerala) 5519.34 

Kamataka 

6. Minerva Milia 549.52 
Sub-total (Kamataka) 549.52 

Tamil Nadu 

7. Cambodia Mills 683.15 

8. Coimbatore Murugan Mills 1200.91 

9. Pankaja Milia 1118.17 

10. Pioneer Spinners Mills 1058.21 

11. Sri Rangavilas S. & W. Mme 74&.10 

12. Kaleeswarar Milia 'B' Unit 954.60 

Sub-total (Tamil Nadu) 5761.14 

Maharashtra 

13. Podar Milia 2531.84 

14. Tata Milia 3361·55 
15. India United Mill No. 5 2476.11 

16. Barshi Tex. Mills 1390.77 

Sub-total (Maharashtra) 9760.26 

Madhya Pradesh 

17. Burhanpur Tapti MIUs 1083.16 

18. New Bhopal Tex. Milia 1289.00 

Sub-total (Madhya Pradesh) 2372.15 

Wast Bengal 

19. Arati conon Milia 2230.58 

Sub-total (West Bengal) 2230.58 

Grand Total 26193.00 
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{English} 

Setting up of Ocunarlum and U ...... Theme Pwk 

1514. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to atate: 

. 
(a) whether a proposal to set up an Oceanarium 

Complex and Marine Theme Park hi Kerela has been 
pending with the Government; and 

(b) if so, the details thereof alongwith the current 
status of project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Information is being collected and will be laid on the 
Table of the House. . 

(Translation! 

AgrlcuHure In Concurrent Llat 

1515. SHRI HANSRAJ G. AHIR: W/U the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a demand has been made to Include 
agriculture in the concurrent list and provielon of separate 
budget for the proper development of Agriculture; 

(b) if so, the details thereof and reaction of the 
Govemment thereto; 

(c) whether the Govemment has conducted any study 
on such possibilities for the development of Agriculture 
Sector; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (e) The National Commission on Farmers made a 
recommendation in the "Revised Draft National Policy for 
Farmers" for including Agriculture under the Concurrent 
List. However, this recommendation was not incorporated 
in the National Policy for Farmers 2007 as it requires a 

conatItutIonaJ amendment with the aupport 0' the majority 
of State Leg/8Iatures. Representations have been made 
to the Govemment from time to time for providing a 
Mparate budget for Agriculture. As the agriculture HCtor 
has a large number of inter-sectoral linkages which are 
dealt by several MinlstriealDepartments of the Central 
Government, all agriculture related matters cannot be 
perceived under anyone single Ministry, di8regardlng the 
inter-linkages. Moreover, as the subject of agriculture 
relates to the States, the primary responsibility of 
implementation of policies and programmes for 
development of agriculture lies with the States and the 
Central Govemment supplements the efforts of the States 
through appropriate finanCial and policy supports. As such, 
the suggestion for having a separate agriculture budget 
was not found feasible. 

{English! 

Irrigation ProJect. 

1516. SHRI RAMESH DUBE: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether a lerge number of ongoing major and 
medium Irrigation projecta In the country are being 
developed without the nec .... ry clearance and approval 
of the Union Govemment; 

(b) If 80, the details thereof alongwlth the coat 
Involved In these projects; and 

(c) the reasons for not according approval to these 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) As per the Report of Working Group 
on Water Resources for the XI Five Year Plan, the 
unapproved projecIa in the X Plen comprtslng of 90 maIor, 
136 medium and 74 Extenalon, Renovation and 
Modemization (ERM) projects are Hke/y to spill over Into 
XI Plan. The latest estimated cost of these projects is 
... aBled 88 Rs. 122060.24 crore and expenditure incurred 
on these projects up to X Plan fa asaeued a. Rs. 
41127.75 crore. 

Irrigation being State aubject, the planning, execution 
and funding of Irrigation projects is within the purview. o! 
the concerned State Governmenta. The Central Appraising 
Agencies (eM) considers only those Protects which are 
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submitted by the State Govemment for appraisal to CM. 
However, funding for expeditious completion of these 
projects being provided under Accelerated Irrigation 
Benefits Programme is not provided to unapproved 
projects. 

The time taken for completion of appraisal process 
for the project proposals received by CM depends on 
the promptness with which the State Governments 
complies with the observations of the Central Appraising 
Agencies. 

Legalized Defence Agent for Arm. Dea's 

1517. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of DEFENCE be pleased to State: 

(a) whether India is one of the largest importers of 
military hardware and software in the world but there is 
not even a single legalized defence agent in the country; 

(b) if so, the facts thereof; 

(c) whether the Government proposes to legalize 
defence agents; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) Government constantly review the security 
environment and accordingly decide to procure the 
requirements of the Armed Forces through Import or from 
indigenOUS manufacturers in accordance with the Defence 
Procurement Procedure. 

On the basis of Ministry of Finance's instructions 
issued on 31st January, 1989 relating to Indian Agents of 
foreign suppliers for all the Ministries/Departments under 
the Govemment of India, supplementary Instructions were 
issued by the Ministry of Defence in April, 1989 and in 
November, 2001 to regulate authorized Indian 
representatives/agents of foreign suppliers. The InstructiOns 
provide for the regulation of representational arrangements 
through a system of registration, categorical and open 
declaration by the foreign suppliers of the services to be 
rendered by their authorized representatives/agents and 

the remuneration payable to them by way of fees, 
commission or any other method. So far no authorized 
Indian representatives/agent has been registered by the 
Ministry of Defence in terms of these Instructions. 

{TrsnaIalionJ 

Non~ •• uance of Ucence. 

1518. SHRI SANTOSH GANGWAR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Department of Telecommunication 
(DoT) and Telecom Regulatory Authority of India (TRAI) 
have jOintly formulated any plan determining the direction 
of non-issuance of licences to new operators without 
providing adequate spectrum to the existing operators; 

(b) if so, whether such move would put a ban on the 
entry of new operator; 

(c) if so, the details thereof; and 

(d) the benefits likely to be accrued to the mobile 
sector in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) On 13.04.2007, 
Government sought recommendations of Telecom 
Regulatory AuthOrity of India (TRAI) on certain terms and 
conditions of Access Services Licences including the issue 
of limiting the number of Access providers in each service 
area In its recommendations dated 28.08.2007, on -review 
of license terms and conditions and capping of number 
of access providers", TRAI has inter-alia recommended 
that there should be no cap on the number of access 
provider in any service area which has been accepted 
by the Government. Accordingly, Government is granting 
new Unified Access Services (UAS) licences in all service 
areas in the country. Allocation of spectrum to the access 
services licensees is subject to availability. 

Grant of new UAS licences will ensure rapid 
expansion of tele-density and transformation of the 
telecommunications sector in a time bound manner to a 
greater competitive environment in both urban and rural 
areas. 
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Private Participation In Courier 8ervtce 

1519. SHAI SHAINIWAS DADASAHEB PATIL: WID 
the Minister of COMMUNICATIONS AND INFOAMATION 
TECHNOLOGY be pleased to atate: 

(a) whether the Govemment has any plan for greater 
liberalization of the Post and Telegraph Sector in the 
country; 

(b) if so, whether private sector participation 
particularly in the courier service would be .... ntIa1; 

(c) if 80, the details thereof; 

(d) whether many State Govemments have requested 
for liberalization of the Post and Telegraph Sector in the 
country; and 

(e) if so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Regarding Postal Sector, 
there is a proposal to amend the Indian Post Office Act, 
1898, which is at a formulation stage. 

(b) and (c) Do not arise In view of (a) above. 

(d) and (e) In respect of Postal Sector, no such 
request from State Govemments have been received. 

Information regarding Telegraph Sector will be 
fumlahed shortly. 

/Tf'IIns/stion} 

National Agriculture Development Scheme 

1520. SHRI THAWAA CHAND GEHLOT: Will the 
Minister of AGRICULTUAE be pleesecl to state: 

(a) whether the National Agriculture Development 
Scheme has been launched; 

(b) if so, the details thereof alongwlth the criteria for 
providing assistance to States under the said scheme; 

(c) whether long spell of severe cold has C8U88d 
damage to crops; 

(d) if so, the details thereof; 

(e) whether the Government ha. received any 
representations from social organizations regarding 
financial 888i8tance to overcome the damage; and 

(f) If so, the details thereof and action taken thereon? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
AGRICULTUAE AND MINISTEA OF STATE IN THE 
MINISTRY OF COUNSUMEA AFFAIAS, FOOD AND 
PUBLIC DISTAIBUTION (SHAI KANTILAL BHUAIA): 
(a) and (b) Pureuant to the Aesolutlon adopted on 
29-05-2007 by the National Development Council (NDC), 
a new State Plan scheme of Additional Central Aselatance 
(ACA) for agriculture and allied sectors, namely, Aashtriya 
Krishl Vikas Yojana (AKVY) has been launched during 
2007-08 with an envisaged outlay of As. 25,0001- crore 
during the 11th Five Year Plan. 

The broad objective of AKVY Is to incentlvlze the 
States to Increase public Investment to achieve 4% growth 
rate In agriculture and allied sectors In the 11th FIve 
Year Plan. 

The new scheme requires the States to prepare 
District and State Agriculture Plans and at least maintain 
the share of expenditure In agriculture and allied sectora 
In the total State's Plan expenditure. 

(c) to (f) Damage to rebl crops Is reported In the 
States of Punjab, Haryana, Rajasthan, Jammu and 
Kashmir, Madhya Pradesh and Uttar Pradesh on account 
of long spell of severe cold. 

Cold wavelfrost Is not covered under the guidelines 
of Calamity Aelief Fund (CAF) and National Calamity 
Contingency Fund (NCCF). However, the farmers are 
entitled for compensation under the National Agriculture 
Insurance Scheme (NAIS) implemented through the State 
Govemments. 

UYHtock Inaurence Scheme 

1521. SHRI MAHAVIA BHAGORA: Will the Minister 
of AGAICULTUAE be pleased to state: 

(a) the details of livestock population in the country, 
State-wise; ,. 

(b) the rules regarding the new livestock insurance 
scheme; and 
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(c) the details of the funda atrocated and released 
under the said scheme alongwlth the number of 
beneficiaries, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFARIS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
stat8-wiae livestock population in the country as per results 
of Livestock Census 2003 given in the enclosed statement-
I. 

(b) The Livestock insurance Scheme Is being 
Implemented on a pilot basis in 100 selected districts 
across the country during 2005-06, 2006-07 and 
2007-08. The scheme is being implemented through the 
State Livestock Development Boards. Under the scheme 
50% subsidy on premium is provided by the Central 
Government to insure crossbred and high yielding cattle 
and buffaloes and rest of the premium is paid by the 
beneficiary. The benefit of one time subsidy on premium 
to a beneficiary is restricted to two crossbred cows or 
buffaloes for a policy of maximum period of three years. 
The animal can be Insured under the scheme for 
maximum of their current market value. Animals covered 
under any other lnaurance scheme/plan scheme will not 
be covered under this &eheme. The premium rates may 
not exceed 4.5% for annual policies and 12% for 3 year 
policies (Inclusive of additional risk factors). Further, the 
claims are to be settled by the insurance companies within 
15 days on receipt of claims with the requisite documents. 

(c) The State-wise funds released and the number of 
animals insured under the scheme is given In the enclosed 
statement-II. The information regarding the number of 
beneficiaries is not being maintained. 

Statement I 

State-wise Livestock PopulaHon as psr ths msuhs of 
LiYsstock Ctlnsus 2003 

SI. No. Name of the Statal 

1. 

2. 

3. 

4. 

Union territory 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Uvestock Population 
(In '000) 

3 

48195 

1257 

13829 

27162 

2 

5. Chhattisgam 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizorsm 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttaranchal 

27. Uttar Pradesh 

28. West Bengal 

29. Andaman and Nlcobar Islands 

30. 

31. 

32. 

33. 

34. 

35. 

Chandlgam 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Lakshadweep 

Pondicherry 

All India 

to Qutl8Iions 

3 

13493 

212 

21655 

8885 

5116 

9899 

15826 

25621 

3481 

35617 

36763 

971 

~551 

280 

1349 

23391 

. 8608 

49136 

337 

24942 

1458 

4943 

58531 

41619 

196 

31 

78 

10 

373 

52 

133 

485002 

784 
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Funds ffIItMaId .nd numlNlr 01 BI'Iir'MIs insufwJ undtIr Liv.1oCk 1n6~ ~ 

S1.No. Name of the Slate Funds Relealld (in RI. 1Ikhs) Total number of 
(Number 01 districts) animals inIufed 

2005-06 200&07 2007-oa (upto 28.2.2008) Total (upto 28.2.2(08) 

1. Andhra Pradesh (8) 184.80 905.00 300.00 1389.80 147165 

2. Arunchal Pradesh (2) 47.00 40.00 87.00 1012 

3. Assam(2) 47.00 88.00 135.00 1308 

4. Bihar(S) 133.00 112.00 100.00 345.00 12280 

5. Chhattisgarh (2) 44.00 50.00 94.00 8022 

6. Gujal1lt (6) 150.00 271.00 421.00 21351 

7. Haryana 133.00 199.00 200.00 532.00 100523 

8. Himachal Pradesh 44.00 73.00 150.00 267.00 24338 

9. Jammu and Kashmir 44.00 15.00 59.00 1380 

10. Jhar1<hand 44.00 50.00 94.00 2814 

11. Kamataka 110.00 33.00 300.00 443.00 11394 

12. Kerala 68.00 450.00 100.00 618.00 72509 

13. Madhya Pradesh 150.00 192.00 342.00 11989 

14. Maharashtra . 150.00 370.00 250.00 770.00 38782 

15. Manipur 47.00 61.00 108.00 274 

16. Meghalaya 47.00 40.00 87.00 195 

17. Mizoram 47.00 40.00 87.00 696 

18 Nagaland 47.00 110.00 157.00 6730 

19. Orissa 69.00 45.00 50.00 164.00 30386 

20. Punjab 125.00 302.00 427.00 13701 

21. Rajasthan 150.00 308.00 456.00 15307 

22. Sikkim 46.00 61.00 107.00 2568 

23. Tamil Nadu 106.00 582.00 150.00 838.00 W233 

24. Tripura 22.00 60.00 82.00 2497 

25. Jharakhand 44.54 67.00 111.54 5589 

26. Uttar Pradesh 254.00 419.00 873.00 23443 

27. West Bengal 68.00 59.00 127.00 2507 , ,. 
ALl/NOlA 2421.14 5000.00 1600.00 9021.14 653991 
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[English} 

Special Anl.tance for Modttrnlutlon of Jute Mill. 

1522. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Govemment Is providing/proposes to 
provide special assistance for modernization and 
upgradation of sick/running Jute mills; 

(b) If so, the details thereof, State and Mill-wise; and 

(c) the funds allocated for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (8) Yes, Sir. The 
Ministry of Textiles has launched the scheme viz. Scheme 
fnr Acquisition of Machinery and Plant (Capital Subidy) to 

provide special assistance for the modemization of sick/ 
running jute mills under the Jute Technology Mission 
(JTM), w.e.f. 2007-08. Besides jute mills can also claim 
assistance under Technology Upgradatlon Funds 
Scheme(TUFS) of Ministry of Textiles, which was launched 
from 1/4199 and has been extended upto March, 2012. 

(b) Under the scheme for acquisitIOn of Machinery 
and Plant, all jute mills/companies are eligible who pay 
cess on manufacture of jute goods and submit returns 
on payment of cess, to get subsidy 0 20% on the cost 
of new indigenous machinery and plant and newlold 
imported machinery, installed in jute mills/units to produce 
diversified jute products. Under TUFS 5% interest subsidy 
is provided against the loan taken by mills for 
modernization. 

The state wise details of the mills and the amount 
disbursed 2007-08 are given below: 

Juts Tschnology Mission.' Scheme for Acquisition of MachineI}' & Plsnt (Capitsl subsidy) 

S1.No 

1. 

2. 

3. 

4. 

5. 

Jute Mills 

2 

Sri Kalindi Surapu Naldu Jute Twine Industries (P) Ltd. 

Swarnandhra Jute Mills (P) Ltd. 

Total Andhra Pradesh 

Apex Yam Umited 

Aahoka Weaving LImited 

Total Assam 

Winsome International Ltd. (Unit Ramewara Jute Mills) 

Total Bihar 

6. AUianoe Mills (Lessees) Ltd. 

7. Alliance Mills (Lessees) Ltd. 

8. Caledonian Jute & Industries Ltd 

9. Caledonian Jute & Industries Ltd 

10. Cheviot Co.Ltd (Unit Budge Budge). 

11. Crescent Jute CO.(P) Lid 

State 

3 

A.P. 

A.P. 

Assam 

Assam 

Bihar 

W.B. 

W.B. 

W.B. 

W.B. 

W.B. 

W.B. 

Investment 
(in Rs.) 

4 

1751000 

26790400 

12300400 

2072500 

7076160 

706160 

3261440 

3553680 

5486000 

12210587 

1816632 

Subsidy State Total 
(in Rs.) 

5 6 

350,200 

5,358080 

5,708,280 

246080 

414,500 

2,674,680 

1,415232 

1,415,232 

1,032,612 

652,288 

710,736 

1,097,200 

2,442,117 

363,326 
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2 3 .- 5 6 

12. Caledonian Jute & Industries Ltd W.B. 482800 92,560 

13. Hasting Jute Mills W.B. 24404640 4,8110,828 

14. Jagatdal Jute & Industries Ltd. W.B. 573040 114,808 

15. Jagatdal Jute & Industries Ud. W.B. 1466400 293,280 

16. Loomtex Engineering (P) Ltd. W.B. 5746000 1,149,200 

17. New Central Jute Mills Co. Ltd. W.B. 10062000 2,012,400 

18. Prabarak Jute MlII Ltd. W.B., 3432000 686,400 

19. Reliance Jute Mills (Intemationa~ Ltd. W.B. 4884920 978,984 

20. Reliance Jute Milia (International) Ud W.B. 19008000 3,801,200 

Total West Bengal 20,305,738 

Grand Total 30,303,831 

T«hnoIogy lJpgmdIIdiom Fund ScMmtI: (t,pfo 3181 !J«:tImbM; 20(7) 

SI. No. Name of the SanctionedlDlaburument 
Unit under TUFS (Ra. Crore) 

1. Dharmesh Textiles 1.98 

2. Dharmesh Textiles 0.78 

3. Esa8m Jute Twines Ltd. 0.4 

4. Super Fibres 2.50 

(e) An amount of Rs. 100.00 Crores has been 
allocated for Acquisition of Machinery Scheme in the 
Eleventh Five Year Plan. 

Setting up of NYC Showroom. 

1523. SHRI ANANTA NAYAK: Win the Minister of 
TEXTILES be pleased to state: 

(a) whether the National Textile Corporation (NTC) 
has taken any steps to promote retail marketing; 

(b) if so, the details thereof: 

(e) whether new showrooms are proposed to be set 
up by the NTC in the country; 

Date of Sanc:IionI State-wiM location 
Disburument of the Unit 

Disbursed in Aug., 2007 Hwyana 

Disbursed in Aug., 2007 Haryana 

Disbursed in Oct., 2007 Weat Bengal 

SanctIoned on Dec., 2007 Haryana 

(d) if so, the detaHs thereof, State-wise and location· 
wise; and 

(e) the time by which such showrooma are likely 
to be .. t up alongwith the funds allocated for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Vea, 
Sir. It has been decided by NTC to revive and revamp Its 
100 showrooms in a phaaed manner to promote retail 
marketing. 

(c) No, Sir. 

(d) and (e) Do not arise. 
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Problem. Faced by Child Labourer. 

1524. SHRI MADHU GOUD YASKHI: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Union Government has received a 
Memorandum regarding problems faced by the Child 
Labourers from the Bal Mazdoor Union an Organisation 
formed and run by the Child Labourers themselves; 

(b) if so, the details of the problems mentioned in 
the Memorandum; and 

(c) the remedial steps taken by the Union Govemment 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) No, Sir. Ministry of Labour and 
Employment has not received any Memorandum from the 
Bal Mazdoor Union. 

(b) and (c) Do not arise. 

Production of Telephone In.trument. 

1525. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Union Government has received any 
proposal for production of Landline Telephone instrument 
and Mobile Phone instrument in district Jamnagar in 
Gujarat by Bharat Sanchar Nigam limited (BSNL) and 
Govemment of Gujarat in joint sector; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be implemented? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. However, a reference 
was received from Hon'ble MP Shri Vikrambhai A~anbhai 
Madam requesting the then Hon'ble MOC&IT to arrange 
more mobile phone factories at District Jamnagar in 
Gujarat State. The then Hon'ble MOC&IT had replied to 
Hon'ble MP. 

(b) and (c) No such plan to take up manufacture of 
telephone instruments by BSNL. 

[Transla/ion} 

Awarene.. among Telecom Consumers 

1526. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the TRAI has taken steps in the direction 
of the educating, protecting and creating awareness 
among the telecom consumers; 

(b) if so, the details thereof; 

(c) whether there are Telecom Advisory Committees 
at the district level for Bharat Sanchar Nigam Limited 
and Mahanagar Telephone Nigam Limited; 

(d) if so, whether the Government has received 
suggestions to bring other private telecom service provides 
companies under the ambit of the said Advisory 
Committees; 

(e) if 80, the details thereof; 

(f) whether the Government proposes to consider the 
above suggestion; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) During Jan, 2008, TRAI has released and 
advertisement in the leading newspapers highlighting the 
institutional mechanism available to telecom consumers 
to redress their grievances against the service providers. 

During the year 2007, TRAI has conducted four 
workshops on consumer education and capacity building 
of the Consumer Advocacy Groups. 

During the year 2007, TRAI has also published a 
handbook highlighting the main points of consumer centric 
regulations, directions and its orders. 

(c) The TACs are at Telecom District IeYel. 

(d) Yes, Sir. 

(e) and (f) Shri Raghuveer Singh Koahal, Hon'ble 
M.P. has made a suggestion for formation of Telecom 
Advisory Committees (TACs) in private telacom service 
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provider oompanies In Une with Bharat Sancher Nigam 
Ltd. However. at present. there is no such plan. 

(g) Does not arise in view of (e) and (f) above. 

{English} 

Waiting Uat for Telephone Connectlona 

1527. SHRI G. M. SIDDESWARA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether there is reduction In Government's interest 
in the expansion of communication services in rural areas; 

(b) if so, whether in rural areas, people have to walt 
for eight years after the registration for telephone 
connections; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. In order to give 
more attention to telecom services in rural araas, 
Govemment has undertaken the following schemes:-

(I) Provision of Village Public Telephones (VPTs) 
in 66.822 uncovered villages under Bharat 
Nirman through subsidy support from Universal 
Service Obligation Fund (USOF). 

(ii) Setting up of 7871 Sharable infrastructure Sites 
in 500 districts for provision of mobile services 
in rural and remote areas through subsidy 
support from USOF (Phase-I). 

(iii) Second Phase of the Mobil. Infrastructure 
Scheme for setting up 11,049 additional tower 
to cover the remaining uncovered rural and 
remote areas of the country Is likely to be 
launched shortly. 

(iv) For creation of ganeral Infrastructure for 
development of telephone facilities, Government 
has proposed to improve the Optical Fibre 
connectivity (OFC) network between the Block 
Headquarters and District Headquarters. 

(v) Subsidy support through USOF for Rural Direct 
Exchange Lines (RDELs). 

(b) and (c) The infonnation Is being collected and 
will be laid on the Table of the Houae. 

Railing va ... l. 

1528. SHRI JASUBHAI DHANABHAI BARAO : Will 
the Minister of AGRICULTURE be piea8ed to atate: 

(a) whether the fisheries sector has demanded for 
setting up of a funding agency to help for purchase of 
fishing vessels; 

(b) If so, the details thereof; 

(c) whether funding to fisheries sector Is inadequate 
for its development; and 

(d) If so, the details thereof and remedial action taken 
in this regard? 

THE MNISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFARIS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASUMUDDIN): (a) to (d) 
The information is being collected and will be placed on 
the Table of the HoUM. 

Intervention Programme on Chronic Unemployment 

1529. DR. M. JAGANNATH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment has recently launched' 
proposes to launch a specific policy intervention 
programme for districts with chronic unemployment and 
industrial under development; and 

(b) If so, the details thereof alongwith the time by 
which It is likely to be Implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Various studies in the past 
have sought to identify Industrially backward regions in 
the country. More recently. with 8 view to focus on district 
specific C8888 of indu8tria/ backwardness, inter-departmental 
meetings have been held and the relevant data available 
is being analyled to flnall.. and Implement concrete 
policy decisions to address purposively the causes of 
industrial bect<wardnell in various districts In a callbra'" 
manner. 
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Central Govemment has been Implementing various 
employment generation and poverty alleviation schemesl 
programmes such as Sampooma Grameen Rozgar Yojana 
(SGRY); Swamjayantl Gram Swarojgar Yojana (SGSY); 
Swama Jayanti Shahari Rozgar Yojana (SJSRY); Pradhan 
Mantri Rozgar Yojana (PMRY) and Rural Employment 
Generation Programme (REGP). 

National Rural Employment Guarantee Act, 2005 
(NREGA) was launched for securing the livelihood of the 
people in rural areas by guaranteeing 100 days of 
employment in a financial year to a rural household. It 
has been decided to cover all rural areas of the country 
under NREGA with effect from 01-04-2008. 

Apart from the above mentioned schemes, the 
Backward Regions Grant Fund (BRGF) was launched in 
August, 2006 to cover 250 districts including 170 districts 
identified as backward by the Inter-Ministry Task Group 
on Redressing Growing Regional Imbalances. 

[Translation] 

Production of Splc .. 

1530. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the production of various spices in the 
country is not as per the requirement at present; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps being taken by the Govemment to 
enhance the production of spices in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The production of majority of spices in the country 
is sufficient to meet the domestic requirement. However, 
the production of minor spices like cassia, clove, star 
anise, aniseed, poppy seed Is relatively less to meet the 
domestic demand due to the limited availability of specKlc 
agro-climatic conditions required for profitable cultivation 
of these crops. The country depends on import of these 
minor spices to meet their requirement. A statemgnl 
showing the details of area, production, export and import 
of spices in India for the last 10 years is enclosed. 

(c) For enhancing horticulture production including 
spices, two Centrally Sponsored Schemes namely National 
Horticulture Mission and Horticulture Technology Mission 
for North Eastern and Himalayan States, are being 
implemented in the country. The schemes aimed at 

, increasing production and productivity of quality spices in 
the country to meet the growing demand in the domestic 
as well as export market. The assistance is provided to 
farmers for production and distribution by high yielding 
and export oriented varieties of spices to different agro 
climatic conditions for their wide coverage in the area 
expansion programme, integrated pest management, 
organiC farming, transfer of technology programmes, 
training programmes etc. 

Stat.",.nt 

Year 

1998-99 

1999-00 

2000-01 

2001·02 

Area 
('000 hal 

2 

24n.62 

2419.86 

2341.54 

2764.79 

The detsils 01 IItrN1, production, tIXpOrt & import 
of spices in India for ths lasl ten yealS 

Export 

Prod. Qty. Value 
('000 tones) ('000 tones) (Rs. in lakhs) 

3 4 5 

3304.36 240.86 179609.78 

3238.75 235.61 204367.87 

3002.29 235.92 183352.91 

3343.85 243.20 194054.59 

Import 

Oty. Value 
('000 tones) (Rs. in lakhs) 

6 7 

62.96 29358.23 

64.96 29409.30 

44.14 25509.38 

86.34 50507.65 
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2 3 

2002'()3 2479.19 2863.04 

2003-04 2664.94 3721.71 

2004-G5 2551.59 3757.23 

2005-06 2486.39 3697.14 

2006.()7 2488.43 3686.15 

2007-08 
(April-Jan.) 

[English} 

Textile Workers Rehabilitation Fund Scheme 

1531. SHRI ASADUDDIN OWAISI: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Union Government is implementing 
a scheme Textile Workers Rehabilitation Fund 
Scheme(TWRFS) to provide relief to workers of closed 
textile mills; 

(b) if so, the details thereof and the eligibility criteria 
for workers to be covered thereunder; 

(c) whether the Union Government proposes to 
remove wage ceiling under the scheme; 

(d) if so, the details thereof; 

<e) whether the State Governments are also 
cooperating with Union Government in implementing this 
scheme; and 

(f) if so, the details thereof and if not, the difficulties 
being faced by Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) The Scheme has been in operation with effect 
from 15th September, 1986. It seeks to provide interim 
relief to textile workers rendered unemployed as a 
consequence of permanent closure of any particular 
portion or entire textile units. Assistance under the Scheme 
is payable to eligible workers only for the purpose of 
enabling them to settle in another employment. Such 
assistance is not heritable, transferable or capable of being 

4 

264.11 

254.38 

335.49 

350.36 

373.75 

349.78 

5 8 7 

208671.02 121.37 58873.11 

191160.19 126.24 56363.72 

220000.00 99.10 54023.93 

262762.46 84.50 51540.50 

357575.00 95.41 80387.00 

348548.26 85.00 45071.62 

attached on account of any other liabilities of the worker. 
The worker's eligibility shall cease If he takes up 
employment in another registered or licensed undertaking. 
The rehabilitation assistance will not be curtailed if the 
worker fixes himself In a self-employment venture. To avail 
the relief under this Scheme, any worker is eligible 
provided he/she h.. been engaged in a closed textile 
unit on the date of Its closure continuously for five years 
or more and eamlng a wage equivalent of Rs. 2500 per 
month or less for the mills closed between 06.06.1985 to 
01.04.1993 and Rs. 3500 or lese thereafter. They should 
be contributing to provident fund maintained by the 
Regional Provident Fund Commissioner of the State 
concerned, 

(c) No, Sir. 

(d) Does not arlee. 

(e) and (f) The cooperation and aasiatance of the 
State Govemments Is crucial in smooth functioning of 
this Scheme. The State Govemments collect the details 
of the workers from the management/official liquidator I 
provident fund authorities etc. and forward the same to 
the concemed regional office of the Textile Commissioner. 
The State Govemments also certify the relief claiming 
application of the individual workers. 

Value Addition of Arecanut 

1532. SHRI P. C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

<a, whether the Government is considering 'apy 
scheme for value addition of arecanut; and 
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(b) if so, the details thereof alongwith the steps taken 
to promote private entrepreneurs in the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) There is no scheme under the consideration of 
Government for value addition of arecanut. Central 
Arecanut Marketing and Processing Co-operative 
(CAMPCO) is promoting and marketing value added 
products of arecanut and has set up a small consumer 
packaging unit and launched its own brand Mangala 
supari and a research unit has also been set up to 
explore the market feasibility of roasted arecanut. Kaju 
supari and kaju khadak supari are two value added 
products from CAMPCO which are free from tobacco. 

Aircraft Carrier Admiral Gor.hkov 

1533. SHRI RAVI PRAKASH VERMA: 
SHRI ASADUDDIN OWAISI: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether Russia has demanded an additional 
amount for the modernization and refit of the 
decommissioned aircraft carrier Admiral Gorshkov; 

(b) if so, whether an expert team visited Russia to 
settle the issue of additional demand; 

(c) if 80, the result achieved in this regard; and 

(d) the time by which the final deal is likely to take 
place? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Yes, Sir. 

(b) The expert team discussed matters regarding 
additional works prOjected by the Russian side. 

(c) The process of examination of the scope and 
necessity for additional works has been initiated. 

(d) It is not feasible to specify a time limit In this 
respect. 

Indebted Farmer. 

1534. SHRI MADHU GOUD YASKHI: 
SHRI ANIRUDH PRASAD A/iss 

SADHU YADAV: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether majority of farmers in the country don't 
have access to banks and have to depend upon 
moneylenders who charge very high rates of interest; 

(b) if so, the reaction of the Government thereto and 
action taken thereon; 

(c) whether the Govemment has examined the report 
of the Rangarajan Committee and the National 
Commission on Farmers in this regard; and 

(d) if so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILALBHURIA): (a) 
As per the report on Indebtedness of Farmer Households 
released by National Sample Survey Organization in May, 
2005 (Report No. 498), the most important source of 
loan in terms of percentage of outstanding loan amount 
was banks (36%), followed by moneylenders (26%). 

(b) to (d) The Govemment has examined the reports 
of various committees/groups including the report of the 
Rangarajan Committee and the National Commission on 
Farmers regarding providing more credit facilities to the 
farmers at a reasonable rate of interest. In consultation 
with the Reserve Bank of India and National Bank for 
Agriculture and Rural Development, the Government has 
initiated several measures in this regard, details of which 
are given in the enclosed statement. 

StIItement 

The Government of India has, in recent years, in 
consultation with the Reserve Bank of India and NABARD, 
initiated several steps in providing more credit facilities to 
the farmers. Some of the important initiatives are detailed 
below: 



801 PHALGUNA 20, 1929 (Ssk.I) 802 

1. The Reserve Bank had constituted a Wot1dng 
Group to suggest measures to further simplify 
the procedures 80 as to reduce the cost and 
time for obtaining agricultural loans, especially 
by small and marginal farmers. Three 
recommendations, viz., dispenalng with no dues 
certificate (NoC) for small loans upto As. 50,000; 
considering opening of counselling centres and 
extending credit to the landless labourers, 
sharecroppers and oral lessees based on the 
certificates provided by local admlnistrationl 
Panchayati Raj Institutions of the Working Group 
were accepted and banks were advised 
accordingly. 

2. Based on the Interim Recommendations of the 
Committee on Financial inclusion headed by 
Dr. C Rangarajan, constitution of two Funds, 
i.e., the "Financial Inclusion Fund" with NABARD, 
for meeting the cost of developmental and 
promotional interventions, and a "Financial 
Inclusion Technology Fund" to meet the costs 
of technology adoption was announced in the 
Union Budget (2007-08). Each Fund will have 
an overall corpus of Rs. 500 crore, with initial 
funding to be contributed by the Central 
Govemment, RBI and NABARD In the ratio of 
40:40:20. The Implementation of a 
comprehensive policy for financial Inclusion is 
expected to increase the aCC888 of vulnerable 
sections of the rural population to financial 
services, Including credit. 

3. Based on the final report of the Committee on 
Financial Inclusion, the following has been 
proposed in the Union Budget 2008-09: 

• to advise commercial banks, Including RRBa, 
to add at lea8t 250 rural household accounts 
every year at each of their rural and semi-
urban branches; and 

• to allow Individuals such 88 retired bank 
officers, ex-servicemen etc to be appointed 
as business facilitator or business 
correspondent or credit counsellor. 

4. It has been proposed in the Union Budget 2008-
09 that Banks will be encouraged to embrace 
the concept of Total Financial Inclusion. All 
scheduled commercial banks will be advised to 
meet the entire credit requirements of SHG 
members, namely, (a) income generation 

actlvitle., (b) .oclal needa like housing, 
education, marriage etc and (c) debt swapping. 

5. A scheme of debt waiver and debt relief for 
farmers estimated to Involve an outlay of 
Rs. 60,000 crore, has been announced by the 
Govemment In the Union Budget for 2008-09. 

6. Considering that high rates of interest often act 
as a deterrent to farmers from availing farm 
credit, it was announced In the Union Budget 
(2006-07), that crop loans upto As. 3 lakh would 
be given at 7% rate of interest. Accordingly, 
crop loans are presently being made available 
at 7% at the ground letal by almost all banks 
with Interest subvention from the Govemment of 
India. this echeme Is continued for 2007·08 and 
2008-09 also. 

7. Banks have also been advised to: 

(I) simplify the procedure for documentation In 
respect of agricultural loans; 

(il) loans upto Rs. 50,0001- have been made 
collateral free; 

(iii) to provide all eligible farmers with Klaan 
Credit Cards to enable them to have hassle 
free aCC88S to credit. 

8. As part of the measures announced by the 
Reserve Bank of India for financial inclusion, 
banks have been advl8ed to 18sue General 
Credit Cards upto Rs. 25,0001- without in81st1ng 
on security and end use of funds. 

9. The Government of India announced a 
comprehensive Farm Credit Package in June 
2004 for doubling the credit to agriculture In 
three years (2004-05 to 2006-07), which, among 
other things, stipulated the following: 

i. The ICheduIed banks (Commercial banks and 
RRBs) were advised to finance 50 lakh new 
farmers during each of the three years. The 
target of covering 50 lakh new farmers has 
been surpasaecl during each of the three 
years. 

Ii. The Package also included cenain debt relief 
me.urea for farmers in distress and farmers 
in arrears to enable them to get fresh cnKtlt, 
Besides, One Time SeUJement (OTS) scheme 
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for small and marginal farmers and relief to 
farmers indebted to non institutional lenders 
such as moneylenders etc. were also 
implemented to enable them to access fresh 
credit from banks. 

10. To improve the outreach among the poor and 
the informal sector, NABARD has pioneered the 
SHG-Bank linkage programme which has since 
become the largest SHG programme in the 
world. Banks have also been advised to finance 
Joint Uability Groups(JLGs) and Tenant Farmers' 
Groups(TFGs). 

11. Banks have l:geen advised to undertake, on a 
pilot basis, 100% financial inclusion in at least 
one district in each State. Based on the success 
of the pilot, the State Level Bankers Committee 
in the States will draw a time-table for achieving 
100% financial inclusion in other districts of the 
State. 

12. To improve the financial outreach, detailed 
guidelines for Banking CorrespondentlBanking 
Facilitator models have been provided to banks 
by RBI. 

13. Pilots have also been undertaken for improving 
outreach in areas with difficult geographical 
terrain/remote areas (experiencing lack of 
infrastructure and where banks may find it 
uneconomical to open branches) through the use 
of Technology (including information technology). 
Many banks are examining ways and means to 
replicate the pilot. 

14. In order to mitigate distress of farmers in 31 
debt-ridden districts of Maharashtra(6), Andhra 
Pradesh(16), Kamataka(6) and Kerala(3), the 
Hon'ble Prime Minister announced a 
Rehabilitation Package, including waiver of entire 
interest on overdue agricultural loans as on 
01.07.2006, so as to make farmers immediately 
eligible for fresh loans from the banking system. 
Additional farm credit flow is being ensured in 
these 31 district. through the banking sector. 

15. The Cooperative credit system, which are the 
main financial institution for catering to the credit 
needs of the farmers more particularly the small 
and marginal farmers, have become sick due to 
financial, structural and managerial weaknesses. 
In order to revive the short-term rural cooperative 
credit institutions, a package of measures as 

recommended by the Valdyanathan Committee 
with estimated financial outlay of Ra 13596 crore, 
is under implementation. So far, 17 States, viz. 
Andhra Pradesh, Arunachal Pradesh, Bihar, 
Chhattisgarh, Gujarat, Haryana, Madhya Pradesh, 
Maharashtra, Nagaland, Rajasthan, Orissa, 
Punjab, Tamil Nadu, Trlpura, Uttarakhand, Uttar 
Pradesh and West Bengal have executed the 
MoUs with Government of India and NABARD 
for implementation of the revival package. 

16. The Central Government and the State 
Governments have reached an agreement on 
the content of the package to implement the 
Prof. Vaidyanathan Committee's report on 
reviving the long-term cooperative credit 
structure. The cost of the package is estimated 
at Rs. 3,074 crore, of which the Central 
Government's share will be Rs. 2,642 crore or 
86 per cent of the total burden. 

[TllInslationj 

Blo-Securlty Syatem 

1535. SHRI HANSRAJ G. AHIR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government proposes to maintain a 
system of bio-securlty based on agriculture in view of 
increasing imports; 

(b) if so, the details thereof; 

(c) whether the National Commission on farmers has 
recommended a review of the existing infrastructural and 
institutional facilities regarding bio-securlty; and 

(d) if so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Government of India has an existing system of 
agricultural bio-security maintained through its Plan and 
Animal Quarantine systems. The import of agricultural 
commodities is regulated through 57 Plant Quarantine 
Stations covering the notified import entry points, airports, 
seaports, and land frontiers, and sixty in-land depots to 
carry out plant quarantine inspection~ and to facilitate 
safe import and export of plants and plant materials. The 
legislative frameworl< is provided by the Plant Quarantine 
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(Regulation 0' Import into India) order, 2003 issued under 
the Destructive Insects and Pests Act, 1914. The purpose 
and Intent 0' this Act is to prevent the introduction of any 
insect, nematodes, weeds, 'ungus or other invasive and 
exotic pest, which is or may be destructive to crops. The 
Import 0' plants and plant materials are regulated on the 
basis 0' a scientific Pest Risk Analysis to safeguard the 
native plants species from exotic pests. For Animal 
Quarantine there is a central legislation, antltled, "The 
Uvestock Importation (Amendment) Act, 2001" under which 
the central govemment has powers to regulate, restrict or 
prohibit entry 0' livestock and livestock products, which 
may adversely affect human and animal health. The import 0' livestock and livestock product8 are allowed through 
Quarantine Stations at Delhi, Chennai, Mumbai and 
Kolkata. 

(c) and (d) The National Commission on Farmers 
recommended the setting up 0' a National Agricultural 
Bio-securlty System, a National Agricultural BI~security 

Council for policy making and coordination, a National 
Center for Agricultural Bio-securlty and a National 
Agricultural Blo-securlty Network. On the basis of the 
recommendations made by the National Commission on 
Farmers, Govemment of India formulated the National 
Policy for Farmers, 2007. This policy has the goal to 
strengthen the bio-security of crops, farm animals, fish 
and forest trees for safeguarding the livelihood and income 
security of farmers families and the health and trade 
security of the nation. This policy has laid down the 
establishment of an Integrated National Agricultural Blo-
security System (NABS) covering crops, animal husbandry, 
fisheries, forestry and agriculturally relevant micro-
organisms, with the objectives to (i) safeguard the income 
an~ livelihood security of farmers families, (il) enhance 
national and local capacity in initiating proactive measures 
in monitoring and earty waming, education, International 
cooperation, (Iii) introduce an integrated bio-securlty 
package, and (Iv) organize an integrated national 

agricultural bio-securlty programme with effective home 
and regional quarantine facilities. 

Poie-Le.. CIty by laying Underground Cebl .. 

1538. SHRI RAGHUVEER SINGH KOSHAl: Will the 
minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam limited 
proposes to make this cities pole-less by laying under 
ground cables; 

(b) If so, the details thereof, circle-wise; 

(c) the details of the telecom districts wherein said 
work is being executed in Rajasthan and the percentage 
of work completed alongwlth the percentage of work yet 
to be completed; 

(d) the total number of the telephone poles received 
as a result thereof making the cities pole-less, location-
wise; and 

(e) the details in regard to diapoeal of said poles 
through sale etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Circle-wise details are given in the enclosed 
statement-I. 

(c) SSA-wlse details are given In the enclosed 
statement-II. 

(d) 756820 poles have been recovered. Circle-wise 
details are given In the enclosed statement I. 

(e) 295797 poles have been disposed through sales. 

S"'"",.nl I 

Circle-wisB List Indicating Numbtlr of OELs Msdtl PoItI/688 _ on 31. 1.2008, Numbtlr of PoItIs RtICOVMHi afttlr 
PoItIM88 IIc1ivity and Numbtlr of PoItJs O/sp088d through &1fIs 

SI.No. Name 01 circle No. 01 DEl', made ToI8I No. 01 Telephone Poles No. 01 poles disposeCl 
Poleleas as on recovered alter through sian 

31.1.2008 poIeIess activity 

2 3 4 5 

1. Andaman and Nicobar 12,454 2,450 Nil 

2. Andhra Pradesh 5,46,203 38,353 Nil 

,. 
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2 3 4 5 

3. Assam 1,46,209 9,899 Nil 

4. Bihar 1,12,193 Nil Nil 

5. Chhattisgarh 1,28,194 6509 4650 

6. Gujarat 12,02,156 49,886 15,914 

7. Haryana 5,59,523 55,627 NU 

8. Himachal Pradesh 38,139 231 Nil 

9. Jammu and Kashmir 29,166 1,767 Nil 

10. Jharkhand 96,648 1,288 Nil 

11. Kamataka 7,07,297 42,939 24,909 

12. Kerala 23,62,308 2,85,092 1,62,580 

13. Madhya Pradesh 11,00,269 17,055 2,573 

14. Maharashtra 8,54,926 Nil Nil 

15. North East·1 14,989 Nil Nil 

16. North East·1I 31,149 920 Nil 

17. Orissa 2,58,383 3,372 Nil 

18. Punjab 6,65,546 52,m 11,170 

19. Rajasthan 3,45,388 35,641 4,898 

20. Tamil Nadu 12,38,856 1,09,886 83,717 

21. Uttaranchal 1,15,599 2,n3 Nil 

22. Uttar Pradesh East 5,04,731 18,710 1,644 

23. Uttar Pradesh Wast 8,553 7,012 0 

24. West Bengal 1,79,521 50,889 Nil 

25. Kolkota TO 8,84,294 Nil Nil 

26. ChaMai TO 6,99,812 3,944 3,944 

TOTAL 1,28,42,506 7,56,820 2,95,797 
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.. tement II 

State-wiMI List whtI", poItIlBss '""* is btIing dons in R8/11SlhIIn 8Iongw(th ptIIr:tInt.gtl of WcIk t'0IIf!JItN«I 6I7d ytII 
to btl conp6rllr« No. 01 Poltu RfJCOWltrHI and No. 01 Po/s$ DispostAS 

51. No. Name of SSA No. of DEl's No. of DEl's Percentage of Percentage 01 ToIa! No. of No. of Poles 
aaon made PoIeIeu woril work yet to be Telephone Polee diepoeed 

31.1.2008 IS on 31.1.2008 completed compIIIed I8COYtf8d after thIough 
PoIeIeIa actiYity 88Iea 

1. Ajmer 84893 14399 16.96 83.04 603 0 

2. Alwar 65057 18947 29.12 70.88 1600 0 

3. Banswara 42142 12222 29.00 71.00 841 0 

4. Barmer 33450 8519 25.47 74.53 349 0 

5. Bharatpur 54964 15886 28.87 71.13 .56 0 

6. Bhllwara 50971 19387 38.04 61.96 1887 0 

7. Blkaner 44469 7101 15.97 84.03 0 0 

8. Bundi 15899 9300 58.49 41.51 875 488 

9. Chlttorgarh 40105 14765 38.82 63.18 925 0 

10. Churu 54392 17180 31.59 6&.41 861 0 

11. Jaipur 288967 35852 13.33 86.67 1861 0 

12. Jalsalmer 10761 2302 21.39 78.61 0 0 

13. Jhalawar 21003 6184 38.87 61.13 a36 0 

14. Jhunjhunu 62756 23980 38.21 61.79 3882 0 

15. Jodhpur 104900 29484 28.11 71.89 2073 0 

16. Kota 79782 19268 24.16 76.85 2487 0 

17. Nagaur 68918 8889 12.58 87.42 3389 3389 

18. Pali 76780 6227 8.11 91.89 453 0 

19. Sawai-Madhopur 40363 7072 17.52 82.48 439 0 

20. Sikar 61871 6431 10.39 89.61 804 0 

21. Sirohl 61266 35031 57.19 42.81 7105 0 

22. Srlganga-Nagar 105667 17005 16.09 83.91 3101 0 

23. Tonk 20290 381 1.88 96.12 0 0 

24. Udaipur 94730 7836 8.27 91.73 1835 821 
,..-

Total 1584375 345388 22.08 n.92 35641 4898 
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[English} 

Hike In Defence Allocation 

1537. SHRI JASUBHAI DHANABHAI BARAD: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government proposes to raise Ita 
outlay for the defence sector in the financial year 2008-
2009; 

(b) If so, tine details thereof: 

(c) whether the Government has spent the allocated 
outlay for the last two years; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Yes, Sir. The Government proposes to raise the outlay 
in the financial year 2008-2009. 

(b) A total Defence Outlay of Rs. 105600 crores has 
been sought for the financial year 2008-2009. 

(c) to (e) The details of utilization of allocated outlay 
daring the last two years are as follows:-

(Rs. in crores) 

Year RE Actual Utilization Reasons for variation 

2005-2006 81700 80548.98 

2006-2007 86000 85494.64 

Telecom Coverage Araa 

1538. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the tele-density in the country has gone 
up over a period of time as a result of allowing private 
telacom operators in the communication netwoft( of the 
country; 

(b) if so, the details thereof; and 

(c) the percentage of coverage of rural areas by 
private telecom operators out of their total communication 
coverage area in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) The tele-density in the country has gone up from 
0.89 % in March 1994 to 24.63 % by the end of January 
2008. 

Due to non fructification of certain capital 
schemes there was a minor variation between 
the RE allocations and actual ublization 

The variation is insignificant (0.58% of RE) 

(c) As on 31.01.2008, out of 205.15 million telephones 
provided by private telacom operators in the country, about 
45.59 million telephones have been provided in the rural 
areas which are about 22.22 % of the total teiephones 
provided by them in the country. 

/Tl1Insllllion} 

Survey on Unemployment 

1539. DR. CHINTA MOHAN: 
SHRI HARISINH CHAVDA: 
SHRI NIKHIL KUMAR: 
SHRI HANNAN MOLLAH: 
PROF. MAHADEORAO SHIWANKAR: 
SHRi V.K.THUMMAR: 
SHRI SURAJ SINGH: 
PROF. M. RAMADASS: 
SHRI AJOY CHAKRABORTY: 
SHRI BALASHOWRY VALLABHANENI: 
SHRIMATI JAYAPRADA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 
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(a) the number of educated and uneducated rural 
and urban persons including Scheduled Castes, Scheduled 
Tribes and Other Backward Classet registered with 
employment exchanges In the country during each of the 
last three years and thereafter till date, separately, State-
wise; 

(b) whether any survey has been conducted by some 
agencies including International Labour Organisation and 
National Sample Survey Organisation to assess the 
unemployment in the country; 

(c) if 80, the details thereof and the stepa taken by 
the Government to create Additional avenuealopportunltlea 
for employment during the Eleventh FIve Year Plan period; 
and_ 

(d) the number of rural and urban unemployed 
persons targeted to be provided employment during 2008-
091 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) State-wise number of educated and 
uneducated job seekers as also number of rural and urban 
job seekers including Scheduled Castes, Scheduled Tribes 
and Other Backward classes registered with employment 

exchanges as on 31.12.03, 31.12.04 and 31.12.2005 Is 
given in the enclosed statementa-I, II and III Respectively. 

(b) Estimates of employment and unemployment are 
obtained through quinquennial labour force surveys 
conducted by National Sample Survey Organisation and 
last such survey was conducted during 2004-05. 

(c) and (d) As per two most recent quinquennial 
rounds of National Sample Survey Organisation (NSSO) 
on employment and unemployment, unemployment rate 
on usual status basis Is estimated at 2.3% in 2004-05 
(61st round) as compared to 2.2% In 1999-2000 (55th 
round). Government has been Implementing various 
employment generation schemes such as Prime Minister's 
Rozgar Yojana (PMRY); Swama Jayantl Shahari Rozger 
Yojana (SJSRY); Swamajayantl Gram Swarozgar YOJana 
(SGSY); Sampooma Grameen Rozger Yojana (SGRY); 
Rural Employment Generation Programme (REGP) and 
National Rural Employment Guarantee Act, 2005 
(NREGA), etc. for generating gainful employment 
opportunities in the country. The 11 th Pian document, 
approved by National Development Council has projected 
that 58 million jobs opportunltie8 on Current Dally Status 
basis are Ukely to be created during the 11 th Plan period, 
in both rural and urban areas at an average of 11.6 
million Job opportunities per annum. 

StlmHnent I 

S/Ilte-wisll numbllr of tlducsftld lind unsducllflld jobslltllrtlr6 IfIgisMfwl willi IIHI _mpIoym6fl1 
BJfCII8ngtlS in IIHI counlty lIS on 31s/ Dt1ctImbI1r duting IIHI yrNIr 

(In thouaand) 

SI.No. StatelUT 2003 2004 2005 

Educated Uneducated Educated Uneducated Educated Uneducated 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1731.7 942.6 1666.7 886.1 1698.7 728.9 

2. Arunachal Pradesh 14.3 9.7 14.4 8.2 16.4 9.7 

3. Assam 10.26.6 542.0 1026.6 806.4 1224.0 536.8 

4. Bihar 1466.4 228.0 813.6 763.7 1107.8 354.0 

" 5. Chhattiagarh 722.5 127.0 784.6 117.3 864.1 124.4 
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2 3 4 5 6 7 8 

6. Deihl 892.1 227.5 491.8 144.4 501.3 170.1 

7. Goa 84.1 20.0 83.1 17.6 86.2 14.6 

8. Gujarat 847.1 151.0 790.6 136.2 742.3 112.3 

9. Haryana 678.3 224.0 779.1 153.3 883.1 181.6 

10 Himachal Pradesh 713.1 194.4 703.5 166.3 689.5 221.8 

11. Jammu and Kashmir 58.2 56.9 61.1 51.3 75,0 41.0 

12. Jharkhand 916.9 549.3 838.8 555 682.8 526.1 

13. Kamataka 1153.7- 630.6 1235.8 332.2 1026.6 291.7 

14 Kerala 3311.5 323.6 3083.0 669.4 3040.9 587.7 

15. Madhya Pradesh 1531.1 472.1 1592.8 438 1695.0 465.9 

16. Maharashtra 3192.9 1131.8 3289.8 1101.3 2931.3 1060.5 

17. Manipur 281.7 161.2 292.7 165 342.8 189.5 

18. Meghalaya 21.1 14.7 23.4 13.9 24.3 13.7 

19. Mizoram 18.2 18.1 16.9 18.0 20.4 14.0 

20 Nagaland 26.5 16.2 26.6 17.4 25,8 18.5 

21. Orissa 610.9 125.3 745.4 111.6 717.5 115.7 

22. Punjab 369.5 115.3 367.9 109.4 358.4 104.7 

23. Rajasthan 611.5 205.5 615.1 179.0 615.0 178.6 

24. Sikkim* 

25. Tamil Nadu 3273.5 1732.9 3020.9 1485.6 2485.4 1195.8 

26. Tripura 204.2 161.1 '62.2 215.7 175.7 224 

27. Uttaranchal 269.8 46.8 261.8 50.9 319.4 59.5 

28. Uttar Pradesh 1498.1 429.7 1479.6 418.1 1483.9 407.4 

29. West Bengal 3684.0 3037.5 3819.0 3177.2 3911.0 3380.9 

30. Andarnan and Nicobar Islands 16.6 17.0 18.3 20.3 18.2 20.8 

31. Chandigarh 45.7 22.2 36.2 28.4 31.2 24.8 

32. Dadra and Nagar Haveli 1.8 4.1 2.6 4.0 3.3 3.2 
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1 2 3 4 5 6 7 a 

33. Daman and Diu 4.5 4.6 4,5 6.4 4.6 1.1 

34. Lak8hadweep 5.7 4.9 6.3 4.8 8.3 4.9 

35. Pondicheny 151.9 5.7 159.1 4.8 181.4 10.0 

Total 29435.7 11953.3 28313.7 12144.0 27948.5 11399.2 

Note: Totals may not "Iy due to rounding off. 
• No Employment Exchange Is functioning In this State. 

s.,."." II 

Stilt.-... numbtJr of NlBI lind utt.n job6tHIInI,. ~ wHII IhtI wnpIoymenl ~ 
in IINI countty lIS on 31$1 o.c.mbtIr duIing IhtI yMr. 

(In thou18nd) 

Rural Urban 

StateJUT 2003 2004 2005 2003 2004 2006 

1 2 3 4 5 8 7 

Andtv& Pradesh 1675.5 1498.6 1532.3 998.8 1033.2 aDS.4 

Arunachal Pradesh 2.7 0 2.1 21.3 22.8 23.0 

Assam 1016.6 1083.4 992.8 562.0 548.5 788.2 

Bihar 1069.3 1061.1 982.7 826.1 506.2 479.0 

Chhattlsgarh 604.2 548.7 811.6 245.3 353.3 378.9 

DeIhl 247.9 100.9 104.9 871.7 535.3 588.4 

Goa 71.3 70.0 70.0 32.8 30.7 30.9 

Gujarat 545.5 512.a 494.6 452.6 414.0 380.1 

Haryana 510.0 579.0 655.5 392.3 353.3 409.2 

Himachal Pradesh 798.4 750.1 804.9 109.1 119.7 106.4 

Jammu and Kaahmir 60.9 53.5 54.3 64.2 58.9 61.7 

Jharkhand 915.8 9Z7.a 744.6 550.4 465.9 464.3 • ,. 

Kamataka 784.7 710.1 609.1 •. 6 857.9 709.1 
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2 3 4 5 6 7 

Kerala 2736.7 2961.5 2824.2 898.4 791.0 804.4 

Madhya Pradesh 1084.5 1114.9 1230.4 918.7 915.9 930.5 

Maharashtra 2391.7 2226.8 2273.3 1933.0 2164.3 1718.4 

Manipur 300.6 333.1 449.5 142.3 124.7 82.9 

Meghalaya 14.7 15.5 14.4 21.1 21.8 23.6 

Mizoram 8.4 6.3 5.4 27.9 28.7 29.0 

Nagaland 12.0 13.2 14.3 30.7 30.8 30.0 

Orissa 473.6 575.2 544.1 262.6 281.8 289.1 

Punjab 253.0 246.2 246.8 231.8 231.1 216.3 

Rajasthan 418.3 384.6 328.7 398.7 409.5 464.9 

Sikkim" 

Tamil Nadu 2700.0 2295.0 1784.1 2366.4 2211.5 1897.1 

Tripura 209.1 210.8 213.2 156.2 167.1 186.6 

Uttaranchal 193.4 184.9 230.3 123.2 147.9 146.5 

Uttar Pradesh 970.9 985.8 975.7 956.9 911.9 895.7 

West Bengal 3805.0 4014.9 40n.2 2916.5 2981.3 3214.6 

Andaman and Nicobar Islands 33.6 0 0 0 38.6 39.0 

Chandigarh 12.1 11.7 11.5 55.8 62.9 44.5 

Dadra and Nagar Haveli 5.9 6.5 6.5 0.0 

Daman and Diu 0.0 3.1 3.1 9.1 6.8 7.5 

Lakahadweep 10.6 11.1 11.2 0.0 

Pondicherry 19.1 21.1 22.3 138.5 142.6 149.1 

Total 23922.4 23498.0 22925.5 17463.6 16959.5 16422.3 

Note: Totals may not tally due to rounding off. 
·No Employment Exchange Is functioning In this State. 
-Figures less than SO. 
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.. ,.",.", HI 

Numb6r of job 8HIrsfs btIIonging Ie SchtIduItId ~ TrilItM .nd job 0IhtIr iJIIcIrRrrf CIMHs ~ 
wHh 1M smpIoymtll1t ucINIngIIs in H1tI country _ on 31st 0tIctImbtIr duting 1M ywv. 

(In thousand) 

StateJUT Scheduled CUt_ Scheduled Trtbea Other Backward C ...... 

2003 2004 2005 2003 2004 2005 2003 2004 2006 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh 600.2 568.8 592.7 151.8 152.8 140.8 934.2 916.8 968.0 

Arunachal Pradesh 0.3 0.9 0.9 11.9 12.1 8.7 0.2 0.2 0.3 

Assam 102.0 102.8 113.2 m.l 192.5 203.9 210.8 227.6 257.4 

Bihar 238.0 209.2 188.9 21.0 17.6 17.8 548.9 522.1 440.8 

Chhaltisgarh 98.2 103.4 111.7 168.4 178.5 182.3 125.0 127.5 143.2 

Delhi 169.7 88.6 88.2 25.7 9.2 9.8 2111.7 18,4 22.0 

Goa 2.4 2.4 2.8 0.3 1.0 2.1 7.8 8.1 8.1 

Gujarat 184.4 175.6 169.5 124.0 112.2 113.5 11.5 18.7 8.2 

Haryana 153.6 158.6 173.2 0.0 0.0 0.5 20.0 22.9 au 
Himachal Pradesh 179.8 1n.3 168.5 26.3 23.2 27.8 42.2 43.5 48.1 

Jammu and Kashmir 5.1 5.7 6.2 2.1 2.2 2.2 1.2 1.3 1.3 

Jharkhand 173.9 197.0 143.7 273.3 258.8 207.4 279.1 306.2 289.0 

Kamataka 293.7 289.8 238.4 68.8 83.6 50.8 44.0 48.7 43.7 

Kerala 506.9 528.0 528.9 29.2 30.9 30.4 1640.3 1844.8 1884.4 

Madl,ya Pradesh 305.5 307.6 326.4 393.4 289.1 305.3 240.8 249.8 296.0 

Maharashtra 680.3 893.5 686.4 188.2 188.9 188.8 804.8 802.7 717.5 

Manipur 6.4 6.6 7.3 130.7 134.8 153.0 0.3 0.4 0.4 

Meghalaya 0.1 0.1 0.1 27.6 21.6 30.1 0.1 0.2 0.2 

Mizoram 0.0 0.0 0.0 36.3 41.5 40.1 0.0 0.0 0.0 

Nagaland 0.2 0.2 0.3 41.9 43.3 42.7 0.0 0.0 0.0 

Orissa 128.6 160.4 188,3 90.1 106.9 111.1 58.7 70.5 75.ft " 

Punjab 148.3 146.8 143.8 0.0 0.0 0.0 U '.5 6.3 
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1 2 3 4 

Rajasthan 147.;> 139.3 141.8 

Sikkim• 

Tamilnadu 1148.4 1074.1 955.3 

Tripura 62.5 64.7 66.9 

Uttaranchal 47.9 48.6 59.1 

Uttar Pradesh 431.9 412.6 377.6 

West Bengal 779.7 796.5 838.8 

Andaman and Nicobar 0.0 0.0 0.0 

Chandigarh 16.3 14.4 12.9 

Dadra and Nagar Hevali 0.2 0.2 0.3 

Daman and Diu 0.2 0.6 0.6 

Lakshadweep 0.0 0.0 0.0 

Pondicherry 18.0 16.8 16.7 

Grand Total 6627.9 6470.1 6353.2 

Note: Totals may not tally due to rounding off 
• No-Employment Exchange is functioning In this State. 

Inter State Trade of Poultry 

1540. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether various State Governments have banned 
the Inter-State movement of poultry, eggs and feed as a 
precautionary measure against bird flu; 

(b) if so, whether this move of the States has 
adversely affected the poultry industry in the country; 

(c) if so, whether the Union Government has issued 
directions to the States to lift ban on the movement of 
poultry and poultry products; 

(d) if so, the details thereof and reaction of the States 

thereto; and 

5 6 7 8 9 10 

90.1 91 .8 96.6 128.0 166.4 180.1 

13.8 13.8 13.0 2534.7 2424.4 2010.7 

62.4 65.4 70.0 10.5 11.9 13.9 

10.2 9.2 9.8 19.6 20.6 25.2 

5.5 5.0 4.6 345.3 351.6 343.2 

154.2 160.2 165.3 158.2 167.9 192.7 

0.7 0.7 0.7 0.0 0.0 0.0 

0.1 0,1 0.1 1.2 1.0 1.2 

0.9 0.9 0.9 0.0 0.0 0.0 

0.6 0.6 0.6 0.0 0.0 0.0 

6.4 6.4 6.4 0.0 0.0 0.0 

0.1 0.1 0.1 28.8 26.6 25.9 

2311.2 2218.4 2229.4 8231.9 8205.1 7909.6 

(e) the other remedial steps taken/proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (e) 
An instance of a State banning the import of poultry and 
poultry products from all other States/Union Territories as 
a precautionary measure against bird flu had come to 
notice. As any such restriction constrains the trade, all 
the State Governments/Union Territories were requested 
not to impose any restriction on free inter-state movement 
of poultry and poultry products and, if already imposed, 
to lift them immediately. The concerned state, as 
mentioned above, also lifted the ban imposed by it earlier. 
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12.00 hrs. 

[English} 

PAPERS LAID ON THE TABLE 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
Sir, I beg to lay on the Table a copy each of the following 
Detailed Demands for Grants (Hindi and English versions):-

(1) Ministry of Defence for the year 2008-2009. 

[Placed in Library, See No. LT. 8162/08] 

(2) Defence Services Estimates for the year 2008-2009. 

[Placed in Library, See No. LT. 8163/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, I beg to lay on the Table-

(1) A copy of the Report (Hindi and English versions) 

(2) 

of the Comptroller and Auditor General of India-
Union Government (Commercial) (No. CA 12 of 
2008) (Telecommunications Sector) - Compliance 
Audit Observations for the year ended the March, 
2007, under article 151 ( 1) of the Constitution. 

[Placed in Library, See No. LT. 8164/08] 

A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of 
Information Technology for the year 2008-2009. 

[Placed in Library, See No. LT. 8165/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): Sir, I beg to lay on the Table-

(1) A copy each of the following Notificati~ns (Hindi 
and English versions) under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955:-

(i) The Wheat (Stock Declaration by Companies 
or Firms or Individuals) Order, 2008 published 
in Notification No. s.o. 288 (E) in Gazette of 
India dated the 11th February, 2008. 

(ii) Notification No. G.S.R. 95(E)/Ess.Com./ 
Sugarcane published in Gazette of India dated 
the 19th February, 2008 fixing the minimum 
prices of sugar for the sugar year 2006-2007. 

[Placed in Library, See No. LT. 8166/08] 

(2) A copy of the Statement (Hindi and English 
versions) explaining reasons for delay for not laying 
the An~ual Report and Audited Accounts of the 
Food Corporation of India for the year 2005-2006 
within the stipulated period of nine months after 
the close of the accounting year. 

[Placed in Library, See No. LT. 8167/08] 

12.011/ 2 hrs. 

STATEMENTS BY MINISTERS 

(i) Status of Implementation of the 

/English] 

recommendations contained in the 34th report 
of the Standing Committee on Agriculture on 
Demands for Grants (2007-08) pertaining to 
the Department of Agricultural Research and 
Education, Ministry of Agriculture* 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I beg to 
lay this statement on the status of implementation of 
recommendations contained in the Thirty-fourth Report of 
Standing Committee on Agriculture in pursuance of the 
Direction 73 A of the hon. Speaker, Lok Sabha, issued 
vide Lok Sabha Bulletin-Part-II dated September 01, 2004. 

The Standing Committee on Agriculture examined the 
Demands for Grants of the Ministry of Agriculture, 
Department of Agricultural Research & Education (DARE) 
for the year 2007-08 and presented their Thirty-fourth 
Report based on the Action Taken by the Government 
on the recommendations/observation contained in the 
Twenty-eighth Report of the Standing Committee on 
Agriculture (2007-08). This Report was presented to Lok 
Sabha on 24th April, 2007 and the same was laid in 
Rajya Sabha same day. The Committee have accepted 
the replies of the Government to their Recommendations 
Nos. 7, 8, 9 and 10 (total-4). The Committee did not 

*Laid on the Table and also Placed In Library, See No. LT. 8168/08. 
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accept the re~lies of the Government to their 
Recommendation No. 11. Further, the Committee awaited 
the replies of the Govemment to their Recommendations 
Nos. 1, 3, 4, 5 and 6, and alao wanted to be apprised 
of the fate of Recommendation No.2. Hence, the 
Department has furnished the further replies of the 
Govemment to all these recommendations in the Action 
Taken Report. 

All these recommendations of the Committee have 
been considered and accepted in the Department of 
Agricultural Research and Education of the Ministry of 
Agriculture. The action as proposed by the Committee 
has already been takenlinitiated on all recommendations. 
The details of recommendations/comments of the 
Committee and Action/Furthor Action taken by the 
Govemment along with present status, which have already 
been communicated to Parliamentary Committee, are 
given in Annexure. 

12.02 hr •• 

(II) Statu. of Implementation of the 

{English] 

recommendation. contained In the 48th report 
of the Standing Committee on Information 
Technology on Demand. for Grant. (2007-
08) pertaining to the Department of 
Information Technology, Mlnlatry of 
Communlcatlona and Information Technology 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, I am making this statement 
on the status of implementation of recommendations 
contained in the 46th Report of the Departmentally-Related 
Standing Committee on IT (2007-08), in respect of 
Department of Information Technology, Ministry of 
Communications and Information Technology In pUl8uance 
of Direction 73A issued by the hon. Speaker, Lok Sabha 
on September 01, 2004. 

(i) Standing Committee on Information Technology 
examined the Demands for Grants for the year 
2007-08 of the Department of Information 
Technology and Report was presented in the 
Lok Sabha on 27th April, 2007. 

(H) Department of Information Technology has taken 
all possible steps towards Implementation of all 
35 recommendations of Parliamentary Standing 
Committee on Information T achnology as per 
Action Taken Report (Annexure). 

[Placed in Library, SH No. LT. 8169108] 

{English] 

MR. SPEAKER: Shri P. Chidambaram-item no. 7. 

... (Interruptions) 

SHRI ANANTH KUMAR (Bangalore South): Sir, how 
can he present Budget for the State of Karnataka? 
(Interruptions) He has no right. ... (Interruptions) 

12.02112 hra. 

KARNATAKA BUDGET -2008-2009 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I beg to present a statement of 
estimated receipts and expenditure of the State of 
Karnataka for the year 2008-09. ... (Interruptions) 

[Placed in Library, St1t1 No. LT. 8170108] 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (KARNATAKA) 2007-08 

[English] 

SHRI P. CHIDAMBARAM: Sir, I beg to present a 
statement (Hindi and English versions) showing the 
Supplementary Demands for Grants in respect of the Stete 
of Kamataka for 2007-08. ... (Interruptions) 

SHRI ANANTH KUMAR (Bangalore South): Sir, he 
has no right ... (InlBrruptions) no popular mandate. . .. 
(Interruptions) 

[Placed in Library, StH1 No. LT. 8171'081 

12.03 hra. 

(I) Repre .. ntatlon of the People (Amendment) 
Bill, 2008* 

[English] 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, I beg to move for leave to introduce a 
Bill further to amend the Representation of the People 
Act, 1950. 

·Publlshed In the Gazette of India, Extraordinary, Part-II, 
SectIon-II, dated 10.3.08. 
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MR. SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Representation of the People Act, 1950." 

The moh'on was IIdop/9d. 

SHRI H.R. BHARDWAJ : I introduce the Bill. 

12.031,. hrs. 

(II) Pra.a, Bharatl (Broadentlng Corporation of 
India) Amendment Bill, 2008· 

[Eng/ish} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I beg to move 
for leave to introduce a Bill further to amend the Prasar 
Bharati (Broadcasting Corporation of India) Act, 1990. 

Bill. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a SUI further to 
amend the Prasar Sharati (Broadcasting Corporation 
of India) Act, 1990." 

The motion W8S sdopted. 

SHRI PRIYA RANJAN DASMUNSI: I introduce the 

STATEMENT SHOWING REASONS FOR 
IMMEDIATE LEGISLATION BY THE PRASAR 
BHARATI (BROADCASTING CORPORATION 
OF INDIA) AMENDMENT ORDINANCE, 2008·· 

[Eng/ish} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I beg to lay on 
the Table a copy of the Statement (Hindi and English 
versions) showing reasons for immediate legislation by 

• Published in the Gazette of India. Extraordinary. Part-II 
Section-II. dated 10.3.0B . 

•• Laid on the Table and also Placed In Ubrary. See No. 
LT. 8172108. 

the Prasar Bharati (Broadcasting Corporation of India) 
Amendment OrdInance, 2008 (No.5 of 2008). 

12.05 hr.. 

SUBMISSION BY MEMBERS 

Rr. Reported aHeck on CPI(U) Central 
Committee OffIce In New DeIhl 

[EngNs/I} 

MR. SPEAKER: Hon. Members, I come to important 
matters. I have commmecs myself that after the Question 
Hour, I will allow all parties because on the matter, I 
have got notices from some of the parties and also the 
main Opposition Party. I will give chance. Please put 
forth your views. I am not stopping It. Please Haten to 
each other so that ultimately we can have eome result 
out of this discussion. If the Govemment wanta, they can 
also respond. 

/Trsnsllltion} 

MD. SALIM (Calcutta-North East): Mr. Speaker. Sir. 
we also wanted the Par1iament .... ion and the Question 
Hour to go on as it is necessary in Parliamentary 
democracy. The headquarters of our party was attacked 
while the meeting of central executive was going on there 
yesterday. Different parties are bound to have different 
opinion. in a democratic .. tup. 

But in par1iamentary aetup every party haa a right to 
carry on Its political affairs, be it Alec meeting or the 
executive body of CPI(M), CPI, Janta DaI(U). There h .. 
been no incident of attacks from outside on the party 
office during the meeting till date. That was an unprovoked 
attack. It was not even a demonstration. We were not 
able to make out their Identity. Our leader and Deputy 
leader of both the Houses of Par1lament, myself and other 
people were also present there but they could not be 
identified. They had neither any banner nor any signboard 
or festoons. If there Is any political demonstration then 
the demonstrators carry some identity 8ymbol or baMer 
with them but theM people were carrying nothing. They 
pelted 8tone8 and six members of our central executive 
committee along with the persons present In the office 
got injured thereby . 

" Sir, this act defied the tradition of endurance and 
tolerance In our country as the assailants attacked directly 
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[Md. Salim) 
without any demonstration. A demonstration was being 
expected. The police had made arrangements for that. 
The demonstrators are usually stopped much before they 
reach the Parliament or their target. The police make 
such arrangements. Even yesterday the demonstrators 
were stopped somewhere but some people came in a 
vehicle armed with stones and concrete slabs and 
launched an attack. ... (Inlsnuptions) 

MR. SPEAKER: All of you will get an opportunity to 
speak. I have already told you that I will give you a 
chance to put forth your views. Everybody will be given 
an opportunity. 

/English} 

I will ask you to please be brief. 

... (InlBnuptions) 

{Transllllion} 

MD. SALIM: Sir, I am not casting any aspersion on 
anybody. I am just narrating the incident which took place. 

{English] 

The House is the custodian of democratic system in 
this country. ... (InltmUph'ons) 

{Tl'Ilnsllllion} 

Shri Sitaram Yechurl jl, the leader of our party in 
Rajya Sabha, Shri Prakash Karat, General Secretary of 
our party and Comrade Vrlnda Karat, Rajya Sabha 
Member had parked their vehicles in the premises of our 
party office. We do not have many vehicles but as there 

. was a meeting of the executive committee of our party, 
three vehicles were parked in the office premi8ea. The 
rear glasses of those three vehicles were smashed, stones 
were pelted and the assailants tried to break into the 
office. Till then we were not sure of their identity. Had 
they been political workers or associates of any political 
organisation, they would have come with their banners 
and demonstrated with their festoons but whoever they 
were, they were themselves ashamed of their act. That 
is why they were not carrying any banner or festoon or 
identity symbol. They knew that they were going to commit 
an abominable crime. I think all the members of the 
House should rise above politics and ponder over this 
issue because today our office has been attacked but 
tomorrow another offICe can be attacked. ... (Inltlm.ptions) 

MA. SPEAKER: You please keep quite. Your leader 
will speak. 

... (InlBnuptions) 

MD. SALIM: Sir In any kind of protest, Including 
political protest, use of stones, Iron rods or cement scrap 
for attacking is a blot on democracy. When the police 
reached the spot, they used tear gas shells and 15 people 
were arrested. The police took away 15 people with them 
and four of them were elected Corporators of Delhi 
belonging to Bhartiya Janta Party, two of them were ex. 
MLAs. The people, who had brought stones in the 
vehicles, fled away leaving their Vehicles. When the break-
van of police towed away that vehicle, it was noticed that 
vehicle had a flag of BJP on It. The demonstrators had 
no flag. The playcards in their hands had no names on 
them. 

Sir, I am not casting any aspersions on Bhartiya 
Janta Party. I do not think that the Central leadership of 
Bhartiya Janta Party has planned or decided to commit 
such an act or will support such vandalism. 
(InlBnuptions) Trust me, I am coming to that point. 

Sir, we oppose this culture of violence or violent 
pOlitics. We will not support this kind of politics where 
one tries to eliminate his political opponents. ... 
(InMnupllons) ~ 

Sir, I have not spoken about till now as to who the 
thief or assailant is. Sir, RSS has taken the responsibility 
of this act in a press conference. 

The elected Members of BJP; whether they are of 
Municipal Corporation or the Leader of Opposition in Delhi 
Assembly, have led the assailants. The police has arrested 
fHtean persons. 

Sir, the point la that RSS is aware that doing such 
things openly will malign their image. So they avoid 
carrying their flag. They were doing all this In the name 
of Hindu munch. Why they indulge in such wrong deeds 
In the name of Hindus and malign their image? Hindus 
have nothing to do with it. They should be ashamed of 
their acts of murder and violence to gain political mileage. 
They are not doing these things under the banner of 
their organisation but in the name of Hindu munch. I 
condemn It and I hope that all the members present 
here, who support the truth and are against the violence 
will also condemn this politics· of Rashtriya Swayam 
Sevak 5angh. Only then our democracy will survive. . .. 
(Inltlnuptions) 

·Not recorded. 
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MR. SPEAKER: This word may be deleted. 

... (1nItJmlpliofl$) 

/English/ 

MR. SPEAKER: Now, I am allowing Shri Madhusudan 
Mistry to speak. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
gave the notice. 

MR. SPEAKER: I will call you. 

PROF. VIJAY KUMAR MALHOTRA: We should have 
rather started it. 

MR. SPEAKER: Very well, I am calling you now. 

{Trsnsl8h'on/ 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker Sir, 
Salim Sahib has mentioned about cult of violence. 
Wherever CPM cames to power·... such Incidents take 
place there. ... (IntBtnJplions) 

MR. SPEAKER: Please sit down. Why are you 
interrupting? 

. . . (IntBtnJph'ons) 

MR. SPEAKER: You have spoken. Why are you 
standing? 

(Intsrruptions) 

/English/ 

MR. SPEAKER: Now, please do not distulb. 

. . . (InfBtnJplions) 

MR. SPEAKER: Except the submiaalon of Prof. 
Malhotra, nothing else should be recorded. 

. . . (IntsrrclpHons)· 

SHRI L.K. ADVANI (Gandhinagar): He must be 
allowed to speak. 

"Not recOrded. 

MR. SPEAKER: He should be allowed to apeak and 
I am aaldng him to apeak. 

... (IntsmJpIions) 

MR. SPEAKER: Please sit down. What is going on 
here? 

... (/nIfNnJplions) 

MR. SPEAKER: Why are you getting up? Only Prof. 
Malhotra's submission will be recorded and nothing else 
will be recorded. 

... (InIenuption6r 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
they are saying that four persons haye been injured. 
15 persons Including workers of Bharttya Janta Party haYe 
been Injured. They are in hospital and they are. . .. 
(InfBnupIions) 

/Eng/I$h/ 

MR. SPEAKER: This Is not fair. Please sit down. 

. . . (InftlmJp/iDn8) 

MR. SPEAKER: We are talking of democratic rights. 
If we do not listen to each other, how are we practicing 
democracy? I am requesting you to listen to othefl. 

MR. SPEAKER: You cannot distulb. If you dl8tulb 
everybody, then nobody will be allowed to apeak. Please 
take your seat. 

... (InfBrrupHons) 

MR. SPEAKER: Mr. Salim, you should control your 
Members. 

... (IntsrnJptiot¥) 

MR. SPEAKER: What Is happening here? This will 
not be allowed. Do not show it here. Mr. Gangwar, I am 
requesting you nOI to show it here. You know that it is 
not pennitted under the rules. 

... (InfBnupIions) 

"Not recorded. 

t' 
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MR. SPEAKER: Mr. Salim, I am requesting that your 
Members must control themselves. Please take your seat, 
otherwise I will ask you to go out. 

... (InltJrruptions) 

MR. SPEAKER: You have to take your seat. 

... (InltJrruplions) 

12.14 hr •. 

WITHDRAWAL OF MEMBER FROM 
THE HOUSE 

[English} 

MR. SPEAKER: Take your seat, Mr. Ram Kripal 
Yadav, otherwise I will ask you to go out. 

(TllInslalion) 

PROF. VIJAY KUMAR MALHOTRA: Who have been 
sub)ected to excess the most, to whom injustice was 
done and how the police took one sided action, I am 
going to mention all this but they are saying that only 3-
4 people have been Injured ttlough 15 workers of our 
party have been inJured·. . . . (InftJnuptlons) 

[English} 

MR. SPEAKER: Prof. Malhotra, I will request you to 
restrict yourself to this subject. 

. .. (InftJtnJplions) 

MR. SPEAKER: Reference to Kerala will be deleted. 

. . . (inTerruptions) 

(Translation} 

MR. SPEAKER: Azmiji, please sit down. 

[English} 

MR. SPEAKER: What are you doing? Are you 
shutting your Party? 

... (InltJmJplions) 

·Not recorded. 

(TllInsl6lion} 

MR. SPEAKER: Please tell me whether you would 
like the House to function or not. Do not record one 
word. 

. .. (Inlenuplions) ~ 

[English} 

PROF. VIJAY KUMAR MALHOTRA: ... (Interruplionsr 

MR. SPEAKER: If you do not want this, I will adjoum 
the House. 

. . . (InfetnJplions) 

PROF. VIJAY KUMAR MALHOTRA: '" (InltJtnJplionsr 

MR. SPEAKER: Names of those who are showing 
posters will be noted down. I am again and again asking 
you not to show posters in the House and you are 
deliberately violating the Chair. Anybody showing posters 
in the House will have to face the consequences. You 
are deliberately violating the Chair. You should know the 
Rules. 

... (InMmJplions) 

[Translation} 

MR. SPEAKER: All right, please speak. 

. . . (InfetnJplions) 

[English} 

MR. SPEAKER: Please do not refer to other States. 
Matters of other States cannot come in. No, I would not 
allow this. That is deleted. Reference to any other State 
will be deleted. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Yes Sir. Some 
people went to CPM office to stage peaceful 
demonstration against the incident that took place there. 
But after reaching there. ... (Inttmuplions) 

MR. SPEAKER: Please do not interrupt. What is your 
point? 

... (InltJnuplions) 

·Not recorded. 
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[English! 

MR. SPEAKER: Please refer to the incident that 
happened here. 

... (InMnupIIons) 

MR. SPEAKER: I have cafled Prof. Vijay Kumar 
Malhotra and only he is allowed to &peak. 

[Translation! 

PROF. VIJAY KUMAR MALHOTRA: From CPM office. 
(Intstnlplions) 

SHRI RAM KRIPAL Y AOAV (Patna): These people. 
(Intsnuplions) 

[English! 

MR. SPEAKER: Mr. Ram Kripal Yadav, if you do not 
behave yourseH, you will have to leave the House. 

[Translalionl 

PROF. VIJAY KUMAR MALHOTRA: As soon as they 
reached there, stone pelting started from CPM office 
where stones were accumulated in a pre-planned manner. 

(Intsnuptions) 

MR. SPEAKER: What is going on? 

PROF. VIJAY KUMAR MALHOTRA: Stones were 
pelted on them .... (Interruptions) 

[English] 

MR. SPEAKER: Mr. Ram Krlpal Yadav, now I formally 
ask you to go out of the House. 

[Translalion} 

PROF. VIJAY KUMAR MALHOTRA: Out of th088 15 
people, Shrl Moolchand Chawla got 6 stitches, three 
persons fell unconscious. Total 15 persons were sent to 
jail from where they were admitted In hospital. 

Surprisingly, all the T. V. channels had shown how 
stones were pelted from inside. I chaHenge you in this 
regard and it can be checked with T. V. channels. The 
eye-witnesses present there had lodged FIR stating that 
... (Intenuph"ons), 

How stones were pelted from inside. ... (InIBmJptions) 

"Not recorded. 

[Englishj 

MR. SPEAKER: All right. This is very wrong. What 
are you dOing here, Mr. Ram Kripal Yadav? You have to 
leave the House. You are deliberately defying the Chair. 
Win you go out of the House? You have to go out of the 
House, If you interrupt. 

12.18 hr •• 

AI this 8t~, Shti Rsm KtipBl Ysdo!rv 1611 IhB Hauss. 

12.18"2 tva. 

SUBMISSION BY MEMBERS-Contd. 

Re: Reported attack on CPI (M) Centrlll Commltt .. 
Office In .... Deihl 

[TI1Inslstlon! 

MR. SPEAKER: Malhotra Saheb, one minute. 

... (InltlnuplloM) 

MR. SPEAKER: What 'un ia going on? Pleaae 
conclude. You speak. 

PROF. VIJAY KUMAR MALHOTRA: I wal saying that 
two FIRs were lodged. One FIR was lodged by the CPM 
leaders. ... (/nIsnupllon$) 

[English} 

MR. SPEAKER: Reference to non·Members win be 
deleted. 

[Translstion] 

PROF. VIJAY KUMAR MALHOTRA: Even the people 
who were not at all present there have been arrested. 
The police took them to the police station and they were 
denied bail. And no action has been taken on the FIR 
lodged 'rom their side. I would like to charge that the 
Ministry of Home Affairs, even Congre88 party is under 
pressure from CPM. Under the influence of CPM· the 
Home Ministry preaaurized the police officers in 8uch a 
way. ... (Inltlmlptions) 

[English! 

MR. SPEAKER: Prof. Malhotra, please conclude now. 

[TI1Inslstionj 

PROF. VIJAY KUMAR MALHOTRA: Sir, give me two 
minutes. The charges were framed against them in 8uch 

·Not recorded. 
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[Prof. Vijay Kumar Malhotra] 
a way so that they could not get bail and had to stay in 
jail. Mr. Speaker, Sir, he Is telling about the attack on 
office .• 

{English} 

MR. SPEAKER: Please do not refer to KeraJa. I would 
not allow this. This is not to be recorded. 

{TflInsIBtion} 

PROF. VIJAY KUMAR MALHOTRA: The workers of 
Congress Party and Communists attacked the BJP office 
thrice·. 

{Eng/ish} 

MR. SPEAKER: If any party interrupts the others, I 
will see that their observations will be deleted totally. That 
will be expunged totally. 

{TflInsIBtion} 

PROF. VIJAY KUMAR MALHOTRA: They know that 
how many times BJP's office was attacked and damaged 
during Gujarat riots, but BJP does not believe in it We 
do not believe in violence. We marched there peacefully 
but we were attacked, therefore, action should have been 
taken against them. One sided action was taken.· It is 
unfair. 

{English} 

MR. SPEAKER: No, Kerala will not be allowed. That 
will be deleted. 

{TflInslBtion} 

PROF. VIJAY KUMAR MALHOTRA: Sir, I would like 
to say that they should be arrested, action should be 
taken against them Including a judicial inquiry.· 

MR. SPEAKER: You have made your point. 

'" (InlBrruplions) 

{Eng/ish} 

MR. SPEAKER: That will not be recorded. 

°Not recorded. 

{TflInslBtion} 

PROF. VIJAY KUMAR MALHOTRA: Its CD should 
be viewed. 

MR. SPEAKER: You have spoken. 

PROF. VIJAY KUMAR MALHOTRA: The cassette 
should be taken from CPM office and seen. It will be 
clear from that. But taking one sided action is totally 
wrong. UPA has connived with Communist Party to 
condemn us. ... (Interruptions) 

MR. SPEAKER: You have spoken. Do not repeat. 

... (Interruph'ons) 

{Eng/ish} 

MR. SPEAKER: Only Shri Madhusudan Mistry'S 
submission will be recorded. 

. .. (InlBrruptions) 

/TflInslBtion} 

MR. SPEAKER: I will call everybody. 

... (Interruptions) 

{English} 

MR. SPEAKER: If you think this matter is serious, 
let us treat It seriously. 

{TflInslBtion} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, all 
the major newspapers have reported that the workers of 
RSS and BJP have attacked the office of CPM 
categorically. ... (Interruptions) I am telling you. ... 
(Interruptions) since I did not disturb you, why are you 
saying so. The RSS and BJP workers attacked. ... 
(Interruptions) 

MR. SPEAKER: You let him speak. 

SHRI MADHUSUDAN MISTRY: Sir, the vehicles were 
damaged, stones were pelted. The leaders of their party 
stood behind them, there can be nothing more shameful 
than this ... (Interruptions) More shameful is the fact that 
the person who has been declared to be next PM if their 
party comes to power, gave no statement to condemn 
it. • . .. (interruptions) 

·Not recorded. 
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{English} 

MR. SPEAKER: Do not refer t.l other States, I have 
deleted It. 

'" (InltHnJplion8) 

{TllInslstionj 

MR. SPEAKER: Why do you shout since I have 
disallowed you? 

.•. (InMtruptlon$) 

SHRI MADHUSUDAN MISTRY: They are telling about 
Congress, that Is why I am allO saying. ... (Inltlffl4'lions) 

{English} 

MR. SPEAKER: I will not allow this. 

... (InlBnupllons) 

SHRI MADHUSUDAN MISTRY: They have a 
character of violence. They aH will be resorting to violence. 
They are enjoying immunity." They have not been booked. 

{Tl1InsI6lionj 

I want to say again and again"... (InltlmJpllons) 

/Englishj 

MR. SPEAKER: That will be deleted. 

{Tl1InsMtionj 

SHRI MADHUSUDAN MISTRY: It will not be deleted. 
... (lnlBnuplions) 

Their Government. • ... (InlBnuplions) The situation 
there. ... (Inltlnupllons) I, therefore, want to tell the whole 
country that the character of this party Is that of violence. 
... (InltlnuptiOns) 

{Englishj 

MR. SPEAKER: Reference to other States may be 
deleted. 

{Tl1Insl8tionj 

SHRI MADHUSUDAN MISTRY: One should learn how 
to lie from them . ... (lnft1nupllons) H they did not Intend to 

·Not recorded. 

attack then why they went to the CPM office though they 
always keep a distance from it? 

When did they become friends with CPM? Why they 
went there? ... (lnltlnuptiOns) Your people went there for 
felicitating someone or to say something or to sign some 
agreement with them? Why they had gone there? 
... (lnltlmpHons) The character of the whole party has 
been exposed to the people . ... (lnftNnpHons) 

12.25 hra. 

At this ... SlId $)«I SMhl18wu Hussilln and 
st1IM otINIr lion. ~ CiIImtI and stood 

on 1M I1Dor ntJ8r ~ ,.. 

SHRI MADHUSUDAN MISTRY: • ... (lnlBrruptions) and 
this party should be banned . ... (lnlBnuplions) Otherwise, 
this country will never have peace . ... (lnttlfTuplions) I, 
therefor., demand. ... (lnltlmptlons) 

{Engli8h} 

MR. SPEAKER: I can only say this. 

... (lnMmJpltons) 

{T,.n6IIItionj 

MR. SPEAKER: What Is this going on? 

. .. (Inltlnupti0n6) 

{English} 

MR. SPEAKER: It Is a matter of great sadn .. and 
IOrrow for me; all of us have decided and agreed that 
all the parties will be allowed to speak. It Is very 
unfortunate that one of the major partiea, after speaking, 
Is not aHowlng others to apeak. I condemn this attitude 
and I am very sony to say this . 

The House stands adjourned till quarter put one. 

21.26 hr •. 

ThtI Lair S8bh8 thtln adjoumsd till Itfltltln mlnur.8 
pIISI thitftltln 01 IINI clock. 

/" 

"Not 1WCOfded. 
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13.15 hr •• 

The Lok Ssb/1a 18-8SSemblfJd at FIItetJn minutes past 
ThinHn 01 ~ Clock. 

[MR. SPEAKER in the C/1ali1 

WITHDRAWAL OF MEMBER FROM 
THE HOUSE-Conld. 

[English} 

MR. SPEAKER: Before the House adjourned I had 
asked Shri Ram Kripal Yadav to leave the House and he 
did leave the HOUle. He has sent me a request 
expressing his regret and I have accepted it. Therefore, 
he may come back. 

13.16 hra. 

SUBMISSION BY MEMBERS-Conld. 

Re : Reported attack on CPI(M) Central Commltt .. 
Office In New Deihl 

[TflInsl8tion} 

PROF. VIJAV KUMAR MALHOTRA: Mr. Speaker, Sir, 
was requesting you that the whole issue Is related to 

Kerala. ... (Interruptions) As the real incident took place 
in Kerela, therefore, Kerala issue should also be included 
in this discussion. ... (Interruptions) 

MR. SPEAKER: This matter does not come under 
this. Special mention is going on at the moment. 

... (In/tlrruptions) 

[English} 

MR. SPEAKER: Let me handle the House. I do not 
want your help. Shri Krishnadas, I have not asked for 
your help. I am only requesting that this Is a specific 
incident which has been menticned. Other States cannot 
be brought into this matter. Other States' matters are 
also not permitted to be raised here. 

Now, only Shri Mohan Singh's statement will go on 
record. 

... (Interruptions)' 

°Not recorded. 

[TflInsl8tion} 

MR. SPEAKER: Mohan Singh ji, please speak. 

... (Interruptions) 

SHRI MOHAN SINGH (Oeoria): Mr. Speaker, Sir, I 
strongly condemn yesterday's incident. I feel very sorry 
that some persons of a responsible party. which is the 
main opposition party of India, resort to attack the central 
office of a party in this manner. It is deplorable. 
(Interruptions) I strongly condemn it. ... (Interruptions) 

13.16112 hr •• 

At this stage Shri Ashok PflIdhan and some other 
hon. Members came and stood on the floor 

near the Table. 

[English} 

MR. SPEAKER: I would like to have the names of 
all those Members who have come to the well of the 
House. 

... (Interruptions) 

[TflInsiation} 

SHRI MOHAN SINGH: Mr. Speaker, Sir, I am sorry 
that the foundation of democracy is giving way. I thought 
that Malhotra ji will condemn thie incident but instead, 
not only did he accept it but defended his colleagues as 
well . ... (Interruptions) A political party which defends such 
persons . ... (Interruptions) can not be called a political party. 
... (Interruptlons) I want to say It clearly that. 
... (Interruptions) all the democratic entities of India should 
strongly condemn this double standard politics, 
... (Interruptions) and strict action should be taken against 
such people. ... (Interruptions) I want to demand from 
the Central Government. ... (Interruptions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Speaker, Sir, the incident is absolutely deplorable. 
... (Interruptions) it has been proved that people were 
attacked there but BJP has also shown posters saying 
that their people have also been Injured. A high level 
enquiry of the incident should be conducted and action 
should be taken against the guilty persons. In democracy, 
no one has a right to attack office of some party. 
... (Interruptions) It should be enquired whether it was a 
peaceful demonstration or an attack and action should 
be taken thereafter . ... (Interruptions) 
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/EngIish} 

SHRI GURUDAS DASGUPTA (Panakura): Sir, I 
strongly condemn the attack on the CPI (M) Headquarters 
in Delhi. It is shameful that the same political Party which 
attacked the CPI (M) Office is today disturbing the House. 
A political Party should have the moral courage to defend 
their word not to disrupt the Parliament. It is a Party 
whose creed is violence and the violence of creed is a 
danger to democracy. I condemn the attack and I also 
condemn the disturbance created by them in the 
Parliament. ... (Inltlnuptions) This is also vandalism. 

SHRI C. KUPPUSAMI (Madras North): The 
preplanned and brutal attack on the Headquarters of CPI 
(M), a national Party, and that too in the Capital of this 
country itself, is highly deplorable and condemnable in 
strongest terms. 

These anti-democratic forces had earlier raised their 
ugly heads when they threatened our Leader, Dr. 
Kalaignar M. Karunanidhi, hon. Chief Minister of Tamil 
Nadu would be beheaded. 

There is no place for such hooliganism in democracy. 
Our Leader Dr. Kalaignar has already condemned this 
shameless violence unleashed not only against CPI (M) 
but also against the democratic polity of this country. 

Hence, on behalf of our leader, Dr. Kalalgnar M. 
Karunanldhi and our Party, I appeal to the Government 
not to take a tolerant view but to take stem action, 80 

that such hooliganists are suppressed forthwith. 

{Trans/slion} 

KUMAR I MAMATA BANERJEE (Calcutta South): Sir, 
we should not support any kind of attack on a 
parliamentary, democratic institution because our country 
has a democratic tradition. In a democratic tradition, the 
headquarters or the local offices of political parties, 
whether ruling or opposition are not attacked. We do not 
support the attack on the CPM office but at the same 
time I would also like to tell you that many of our party 
offices were attacked. ...(Inltlnuplions) it has happened 
many times" ... (/n/smJplions) That should also not happen. 

/English} 

The CPM should also know the democratic parampara. 
.. . (/nltlnuplions) 

"Not recorded. 

{TtanM/ion} 

MR. SPEAKER: This will not go on record. 

MD. SALIM: Sir, what these peopte are doing here? 
... (/nftHIUpIIons) 

MR. SPEAKER: Please, take your seat. 

... (/nltlnuplions) 

/EngIish} 

MR. SPEAKER: You refer to this matter. 

... (/nftlnuplions) 

MR. SPEAKER: Mamataji, I have allowed you to 
apeak. 

{Translllllon} 

KUMARI MAMATA BANERJEE: Sir, I do not Ilke such 
things. We should also leam a I ... on from this Incident 
and other people should also not attack like this. Attack 
on the life of people should also not take place. People's 
life should not be played with and common man should 
not be attacked like It is happening now. 

/Engllsh} 

This House should pass a resolution that we must 
maintain the pOlitical system. We must protect the 
democratic system, the fundamental rights, ute and liberty 
of the people. They cannot attack anybody just because 
they are In power. The House should pass a resolution 
for protecting the democratic rights of the people. ... 
(/nftlnupl/on8). 

{TranslilHon} 

SHRI RAM KRIPAL YADAV: Sir, this is perhaps the 
fi .... t time in Independent India's 60 year old history when 
BJP and RSS cadres have attacked the office of Marxist 
Communist Party. I do not consider it to be merely an 
attack on Marxist Communist Party but an attack on 
democracy 1taeIf. ...(lnltlnupHons) Thl8 has alway. been 
their character" ... (/ntwruptions) Their thought-process 
and behaviour has always followed this pattem and this 
Is the last straw. If this trend continues. no democratic 
system would survive. The Bhartlya Janata Party' h,~ 
smeared the beauty of the democracy and history of the 

.,.,. recorded. 
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(Shrl Ram Krlpal Yadav) 

country by attacking the basis of democracy for which 
innumerable people had laid down their lives. 
... (Inl6rruptions) This is an attack on the democracy and 
the Constitution of the country. I demand that harshest 
action should be taken against such persons. 
... (IntBnuptions) 

SHRI ILYAS AZMI (Shahabad): Sir, I strongly 
condemn the attack on CPM Party office. When Malhotraji 
got up to speak, I thought he would blame the lSI for 
the incident. But when I heard his words, I was stunned 
to see that one could be so thick-skinned to make such 
a statement. The question Is what was the motive of the 
15-25 of his men who got injured in going to that place? 
Had they gone there to join feast? They had gone there 
to attack the place. I would say that if 50 persons attack 
my house then I have the right to self-defence. In such 
a scenario, I have a right to launch a counter-attack on 
those 50 persons. Some people from amongst the 
attackers too may have got injured. Hence, I condemn 
yesterday's incident. ... (IntBrruptlons) 

MR. SPEAKER: Shri Santosh Gangwar will speak. 

... (lntBnuptions) 

MR. SPEAKER: Senior member of your party is 
speaking, pleaae go back to your seats. 

... (IntBnuph'ons) 

[English} 

MR. SPEAKER: They are co-operating. Why are you 
objecting? He is a very senior and respected leader. 

... (IntBnuphons) 

[Translation} 

SHRI SANTOSH GANGWAR (Bareilly): We will not 
allow any party to use the House to condemn a particular 
party under the democratic set up. Discussions, regarding 
incidents of atrocities against scheduled castes and 
scheduled tribes take place in this House . ... (Intsnuplions) 

SHRI PRABHUNATH SINGH: I was not given a 
chance. ... (InMrruptions) 

MR. SPEAKER: Please speak one by one. 

... (IntBrruptions) 

SHRI MOHAN RAWALE (Mumbai South-Central): Mr. 
Sp6aker, sir, it Is an unfortunate and ridiculous thing. It 
does not matter when these people act In this manner in 
their own house . ... (lnIBrruptions) 

MD. SALIM: At times they became silent and at other 
times they create a disturbance . ... (lnl6nuptions) 

MR. SPEAKER: Please sit down. I will not allow 
anything. 

SHRI MOHAN RAWALE: What kind of democracy is 
this where double standards are adopted. ... (IntBnuptions) 

[English} 

SHRI K. FRANCIS GEORGE (Idukkl): Sir, what 
happened at the CPI(M) headquarters is most unfortunate 
and unforgivable. The principal Opposition Party has gone 
mad. They are attaCking each and every political party 
and the minorities in this country. The principal opposition 
party In a democratic set up has no right to be now 
called as the principal opposition party because they do 
not have any respect for the rights of others. We should 
all condemn it. Their own alliance partners have 
condemned this act. In most unequivocal terms I strongly 
condemn this act and ask them to apologise for this . 
... (InMrruptions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir, any 
type of attack on any political party cannot be appreciated . 
It is not good for the development of democracy and it 
will not help In strengthening democracy. The police 
atrocities against political workers are very much 
deplorable and condemnable. The police should know how 
to behave with political workers. . .. (Inl6nuptions) They 
were behaving with political workers as used to happen 
during the British raj The police were behaving with the 
political workers in the same manner even after 
Independence. So, they need to change their attitude 
towards handling political workers in free India. . .. 
(Inl6nuptions) They should not attack political workers. 
So, I condemn the action of the police who are working 
against the political workers. . . . (InMrruptlons) Political 
parties should act in a responsible manner. I condemn 
such violent acts of the political parties and also the 
atrocities committed by the police against the political 
workers. . . . (IntBrruptions) 

SHRI M.P. VEERENDRA KUMAR (Callcut): Sir, 
condemn the attack on the AKG Bhavan, the CPI(M) 
headquarters at New Delhi. They should understand that 
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by such acts of violence they will only deetroy the 
democratic polity. They should not forget that vtoIenQe 18 
no solution to settle difference. I strongly condemn thia 
incident and all democracy loving people should join 
together to condemn this dastardly act which smacks 
fascism and it does augur well neither for democracy nor 
for this country . ... (lnltNnlplions) 

MR. SPEAKER: Let the Government respond now If 
they have anything to say. I have not compelled them to 
say anything. They are willing to respond. 

... (Inlsnuptions) 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): Sir, I will not take more than a 
minute. ... (Inlsnupllons) Most respectfully, I would like to 
submit that I wiN not take more than a minute If the hon. 
Members go back to their seats to listen to me. 
... (Inlenuplions) Then they will have nothing to complain 
about. ... (InlBnuphons) 

Sir, in a democracy, political parties are an Integral 
part of the system. Therefore, any assault on any political 
party is not acceptable. The Incident of violence and 
vandalism at the CPI(M) Party Office at New Deihl 
yesterday is deplorable. Government Is aware of the 
matter and investigation is going on. As and when 
investigation is over, Government wtn be in a position to 
share the outcome of it with the House . ... (lnltHnlplions) 

{English} 

MR. SPEAKER: Other matters under SpecIal Mentions 
will be taken up at the end of the day. 

Matters under rule will be laid on the Table of the 
House .... 

(InlBnuptions) 

13.31 hrs. 

MATTERS UNDER RULE 3n* 

(I) Need to construct a ,.1I_y line between 
AvedJ and Srlperumbudur In Tamil Nadu 

{English} 

SHRI S.K. KHARVENTHAN (Paleni): Sir, in Tamil 
Nadu 'Sriperumbudur' is an ancient historic town and the 

"Treated as laid on the Table. 

birth place of great Saint 'Sri Ram.nujar'. Age-old 
Varadtwajar Temple is situated hera. For Valahnavlt .. , it 
Is considered .. the next to Tlrupath/ Balaji Temple. Now 
it Is the hub of car, cen phone and various other 
manufacturing Induetries. Rajiv Gandhi Youth Development 
Institute, Automobile Testing Laboratory and 26 
Engineering Colleges are also located here. Hundreds of 
automobile auxiliary units are also running here. 

For this important town, there is no rail connectivity. 
Within the 30 kms., the railway line connecting Chennal 
and Arakonam is paaalng through. Moreover, our country 
has lost the great aon of our soil, Shri Rajiv Gandhiji at 
this place. The Memorial of our leader late Shrl ~v 
Gandhi is also located here. 

On coneldering all the above upecta, a new railway 
line "Avadi -Srlperumbudur Via Thirumazhiaal, Thandalam, 
lrukattukottai" w .. announced and a survey w .. ordered 
on 27·12-1995. Reconnaluance Engineerlng-cum-Traffic 
Survey was completed and reports were also aubmltted 
to RaIlway Board on 03-04-1997. But the project h.. not 
yet been sanctioned by the RaIlways. 

Hence, I urge upon the Government to take 
neceaaary steps to sanction the project on priority basis 
and do the needful at the .artleat. 

(II) Need to extend the .... OWl' Plettorm Hoe. 
1, 2 and 3 at Palanpur railway etatlon, 
Banaakanthll. Gularat 

SHRI HARISINH CHAVDA (Banaskantha): Sir, 
Palanpur railway station in my constituency, Banaakantha 
has been developed as a model railway ,tation and 
accordingly facilities have also been provided. However, 
the sheds over platforms one, two and three are very 
small and insufficient to protect passengera from cold, 
heat and rains and their luggage from getting wet. There 
i, a long-standing demand for extending these sheds but 
theN sheds have not been conatructed so far. The people 
say that the facilities provided at PaJanpur railway station 
do not confonn to the standard of facilitlea required to 
be provided at a model station. 

The Government is requeeted, through the Hou .. , 
that the ,heda over platforms one, two and three be 
extended .. demanded. 
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(III) Need to atart broadcaltlng of FM radio In 
Amrell Parliamentary ConltHuency, Gularat 

SHRI V.K. THUMAR (Amrell): Sir, my constituency 
Amreli is totally agriculture-based. The labourers and 
farmers do not have any means of entertainment and 
neither do they have the means to purchase modern 
electronic equipments for their entertainment. The people 
of my constituency have made a demand for broadcast 
of FM radio which needs to be dealt with on an immediate 
basis. There are numerous means of entertainment In 
the big cities in the country. Hence, broadcast of FM 
radio should be started In my constituency to provide a 
means of entertainment to the farmers and labourers in 
rural areas. 

It is requested, through the House, that broadcast of 
at least one FM radio should be started in my 
constituency Amreli during the current financial year. 

(Iv) Need to relax the norm. of phy.lcal 
.tandard. for youth from Utt.rakhand for 
recrultm.nt In Indian Army 

SHRI K.C. SINGH 'BABA' (Nainital): Sir, I would like 
to draw the attention of the hon. Defence Minister towards 
the need to continue the relaxation in the norms of 
physical standards for Kumaoni, Gorkha and Garhwali 
youth from Uttarakhand for recrultm.nt in Indian Army. 

Sir, the youth from Uttarakhand have been traditionally 
given relaxation in the Indian Army but I have got to 
know that this relaxation has been withdrawn some time 
back which has caused resentment in the minds of the 
people. 

Sir, Kumaon, Gorkha and Garhwal regiments are 
counted among the best regiments in the country. They 
have a glorious history of courageous action. They have 
earned numerous medals in the field of action. Even 
now these regiments are engaged in defending the 
country with great courage. Sir, I would like to inform the 
Minister, through you, that due to variant geographical 
conditions, the people of this region have a shorter and 
slighter build as compared to people from plains. This 
was the reason for the provision made by the Indian 
Govemment for relaxation of norms of physical standards 
tor youth from Kumaon, Gorkha and Garhwal regions. 
The Kumaon Regiment, the Gorkha Regiment and the 
Garhwal Regiment had been constituted keeping in view 

the courage, dedication, honesty and Integrity of the youth 
of Uttarakhand. Even today, the primary ambition of the 
Uttarakhand youth Is to join the army to serve the country. 

Sir, through you, I would like to request the hon. 
Defence Minister to continue the relaxation in the norma 
of physical standards for recruitment of the courageous 
hillmen in the Indian Army 80 that the youth from this 
region are able to continue to shoulder the responsibility 
of serving their country and to realize their dream of 
service to the country. 

(v) Need to run Hazarduarl '" Expre.s b.tw •• n 
~ 

Kolkata and Murahidabad on dally basi. 

[English} 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): 'Incredible India' was launched with an objective 
of Increasing the volume of tourism In our country as it 
considers a highly potential area to be harvested. 
Murshidabad District is known as a tourist destination in 
West Bengal. Every year more than 10 lacs tourists visit 
the distriCt to see the places of historical Importance. It 
is easy to consider that the Railway connectivity could 
play a contributory role to the growth of tourism. It is 
happy to note that after a long persuasion, Railway 
Authority conceded to a run "Hazardwari Express· between 
Kolkata and Murshldabad. Simultaneously, it Is sorry to 
note that It runs once in a week. I plead to the 
Government, to run the same train on daily basis. 

(vi) N •• d to provld. appointment on 
comp ... lonat. ground to the d.pend.nt. of 
d.c •••• d .mploy... of K.krapar Atomic 
Power Station In GuJarat 

DR. TUSHAR A. CHAUDHARY (Mandvi): I want to 
draw your kind attention towards delay in giving 
appointment on compassionate grounds in Kakrapar 
Atomic Power Station, P.O. Anumala, District Tapi (Gujarat) 
which is under Nuclear Power Corporation of India Ltd. 
(A Government of India Enterprises). Since 2002, no 
appointment has been done on compassionate grounds 
in this organization. There are total 9 cases for 
compassionate appointments. Out of these, 7 cases are 
of Scheduled Tribes and out of them 5 cases are of 
such who are also land losers because their lands have 
been acquired for establishment of Kakrapar Atomic Power 
Station. All these families are very poor and they do not 
have any source of income for their livelihood. They are 
in dire need of appointment on compassionate grounds. 
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It has come to my notice that the Company wants 
to give them one time cash compensation in place of the 
appointment which is not justified because they need the 
source of income through the service. But the Govemment 
has not been giving them appointment on compassionate 
grounds for the last so many years. 

I, therefore, request the Government to give them 
due consideration by appointing them in Kakrapar Atomic 
Power Station on Compassionate grounds so that these 
affected families may get their source of income to live. 

(vII) Need to accord approval to GuJarat Motor 
Vehicle. (Use of Fuel) Regulation Bill 
.ubmltted by GUJa ... t Government 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): The 
Government of Gujarat had submitted the Gujarat Motor 
Vehicles (Use of Fuel) Regulation Bill to the Central 
Government for approval in Feb. 2005. The approval has 
not been accorded as yet. 

I urge the Govemment, to accord approval as early 
as possible. 

(vIII) Need to give financial a.slstance for 
providing medical facilltiu In Madhya Pradesh 
and other parts of the country 

/Trans/ation} 

DR. SATYANARAYAN JATIYA (Ujjain): There is a 
need to provide and implement an easy mechanism for 
healthcare and treatment in the country. In order to provide 
medical facilities in remote rural areas and inaccelSible 
places there is a need to set up health care centres, 
health care sub-centres according to the geographical and 
increasing population norms and for this purpose 2001 
census should be treated as base instead of 1991 census 
and the number of these centres needs to be Increased 
In proportion to the yearly increase in the population. 

The Government should ensure adequate 
arrangements and financial assistance for providing 
medical facilities, equipments, medicines, doctors, 
recruitment of attached staff and construction of hospital 
buildings and staff quarters. 

(Ix) Need to take Immediate steps for eradication 
of Malaria In KeonJhar and other parts of 
Orissa 

{English} 

SHRI ANANTA NAYAK (K80njhar): It is a matter of 
great concern that Malaria is taking a heavy toll of human 

lives every year in Orissa and particularty in Keonjhar 
district. Recently, in December 2007, 13 tribal people died 
in Joda block in that district. Out of them, 12 were infants. 
All of them were under 10 years of age. Prior to that 10 
people died in October 2007. So the Government, should 
realize the gravity of the situation. 

The treatment provided to the Malaria patients Is not 
adequate. National Malaria Eradication Programme could 
not produce any slgnHicant result to control Malaria In 
many Parliamentary Constituency. 

Unless steps are taken to control Malaria, the poor 
people, most of whom are tribals will continue to face 
untimely death. So, to save these people In my 
Constituency, I demand that the Central Government, must 
take immediate steps on war footing to control Malaria 
and also provide proper treatment facilities to the patients 
who are battling in their huts and the hospitals against 
death. 

(x) Need to accord the status of a Central 
University to Rajasthan Unh,. ... lty 

/TfBnsl8tion} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir, the 
Government has declared to set up a central university 
in Rajasthan In budget 2008-09. Rajasthan Unlberslty Is 
functioning at present in Rajasthan but It Is not enough. 
Here aU kinds of facilities and land are avaUable. It would 
be befitting if the Government accords the status of a 
central university to Rajuthan University. 

(xl) .... d to start flights from Chakarbhatta In 
BIIa.ur, Chhattlagarh 

SHRI PUNNU LAL MOHAlE (BHupur): I have to 
submit that air service with an eighteen seater aeroplane 
was started from Bilaspur district of Chhattiagarh. After 
some time this 18 seater aircraft service was discontinued 
which caused discontentment among the people. There 
is a need to start air service to Chhattisgarh In view of 
development of scheduled caste and scheduled tribe 
population of that region. 

SECL's office, High Court, Zonal Office of railway 
zone and railway headquarters and plants of NTPC are 
situated in Bllaspur. Korba also has thennal power station. 
People often travel to BHaspur for Industrial 'P~. 
Crores of rupees are spent in travelling as flights ar8' not 
available to Bilaspur. Keeping all theae things in view I 
request the Government again to widen airstrip at 
Chakarbhatta, Bllaspur and to start air aervice to Bilaspur. 
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(xII) Need to strengthen Khadl and Village 
Industries Commission 

{English} 

SHRI SWADESH CHAKRABORTY (Howrah): Khadi 
and Village Industries Commission (KVIC) is an 
organisation under the Ministry of Micro, Small and 
Medium Enterprises. KVIC is a very strong weapon to 
fight the demon of unemployment in the country. Its units 
in the villages could give bread to the local youths both 
boys and girls. But the strength of the KVIC has been 
downsized by more than 40% leading to a situation, where 
there is not enough technical staff to train the village 
youth to eam their livelihood. 

I, therefore, urge upon the Government to strengthen 
KVIC by restoring the staff strength and by sanctioning 
more funds to increase the number of REGP units In all 
the villages in the country. 

(xIII) Need to grant pensions to the surviving 
freedom-fighter. of Naval Mutiny 

SHRI P. KARUNAKARAN (Kasargod): The 
Government of India had declared the participants of 
Naval Mutiny as freedom fighters even though belatedly. 
But due to a categorization merely 507 out of around 
20,000 sailors shunted out by the Brltishera after Mutiny 
have been provided pension, so far. In order to project 
the mutiny as a token one, the Britishers sent out the 
sailors In thousands on the pretext of being demobed 
after the II World War while fresh recruitment in larger 
number was continued. In fact, it was camouflaged 
victimization of the bulk of the participants In the mutiny. 
Unfortunately the Government after independence did not 
take Into consideration this fact while deciding on pension. 
As a result the bulk of the partiCipants were left out. It 
is a fact that these aspirants went on demanding fruitlessly 
and presently only seventy of them are alive. 

They had approached the High Court of Kerela, which 
gave a judgment in their favour on 21.02.2006. The claim 
of freedom fighters to sanction freedom fighter pension is 
still pending even after the Court verdict. This apathy is 
inhuman and unpatriotic. 

Hence, I urge upon the Govemment to look into the 
matter and sanction the pension. 

(xlv) Need to widen and upgrade N.H. 75-76 
between Jhansl-Mlrzapur-Hamlrpur (Uttar 
Pradesh) and Chhattarpur (Madhya Pradesh) 
and NH 86 between Kanpur-8agar paning 
through Hamlrpur Parliamentary Constituency 

/TflInsllllion} 

SHRI RAJNARAYAN BUDHOUA (Hamirpur, U.P.): Two 
major national hlghways-Kanpur·Sagar (NH - 86) and 
Jhansi·Mirzapur (NH - 75176) pass through Hamlrpur· 
Mahoba (U.P.), my parliamentary constituency. Thousands 
of accidents have occurred on this national highway due 
to heavy traffic. For the last four years I have been 
demanding, through the House, the four·laning of this 
highway. There is a large core sand mine at the coast of 
Betwa river in Hamirpur janpad at 66th kilometer of this 
national highway and there are many large granite stone 
mines in Karbal town at 129th and 130th kilometer where 
about 150 crushers produce stone blast day and night. 
As a result there Is a constant traffic of seven to eight 
thousand heavy goods carrier trucks on this highway 
twenty four hours. Traffic often remain jammed for twenty 
hours. A central investigation team can verify this fact. 
The link between this janpad and the State is broken for 
hours due to narrow single lane bridge on Yamuna and 
Betwea rivers in Hamirpur district headquarters. This 
national highway is in a very dilapidated state. Both the 
above mentioned highways do not fuHII the norms laid 
down in respect of national highways. About nine 
kilometers stretch of national highway no. 75·76 from 
Deori dam, which connects Harpelpur (M.P.), is only nine 
feet wide. 

I, therefore urge upon the Government to include 
the widening and strengthening of the above mentioned 
highway from Hamirpur to Chhattarpur (M.P.) and Deori 
dam to Banda via Madaudh and construction of bridges, 
culverts and four lane roads on all the major rivers and 
drains on this way according to the road norms in the 
annual plan and start the work immediately. 

(xv) Need to expedite conatruetlon and linking of 
National Hlghwaya with dlatrlct headquartera 
In Chall Parliamentary Constituency 

SHRI SHAllENDRA KUMAR (Chall): Sir, the 
construction work of national highway in my parliamentary 
constituency (Chail) in U.P. is going at a snail's pace 
and as a result there is massive traffic jam and hundreds 
of peoples are being killed in fatal accidents every month. 
Janpad Fatehpur Kaushambi in my constituency and major 
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parts of AUahabad and Pratapgarh are affected. The 
headquarters of these janpads should be linked with the 
national highway and only then the purpose of national 
highway will be fulfilled. The construction of a bridge on 
the Ganges linking with the national highway In my 
constituency janpad Kaushambl is not being completed 
within the stipulated time limit. 

I urge upon the Government to expedite construction 
of partly constructed roads and bridges and linking of 
National Highways with district headquarters In view of 
the aforesaid problems. 

(xvi) Need to Implement me.aurea for the wehre 
of the f.rmera In the country 

SHRI RAM KRIPAL YADAV (Patna): Sir, It is for the 
first time that the Government Is taking some relief 
measures for the farmers and the announcement of loans 
waiver is a welcome step. The farmers are compelled to 
live in utter poverty and under miserable condition. They 
do not get remunerative prices for their produce. As soon 
as the crops are harvested the middlemen appear. The 
farmers do not get MSP as procurement centres of the 
Government do not function regularly. The crops fall prey 
to natural calamities such as flood, drought or plenty of 
rains. They do not have adequate money to invest in 
agriculture as farming has become a costly affair these 
days. Fertilizers, seeds, labour, diesel etc. have become 
dearer and there is acute shortage of power. Irrigation 
facilities in most parts of the country are just for 
namesake. Under such conditions the farmers have to 
take shelter of money lenders and they charge very high 
rate of Interest from farmers. The same loan becomes a 
death trap for them. About 70 percent of our population 
comprises of farmers and they produce grains for us. 
Their condition is pitiable throughout the country and it is 
worse in poorer States like Bihar. 

In view of the above, the Government should provide 
loan to farmers at a token rate of interest of just 2 
percent. And arrangements should be made so that they 
can get as much loan from banks including cooperative 
banks as they need without any hassles. It is beyond 
doubt that a country can prosper only if its farmers are 
happy. At the same time the Government should 
immediately ensure availability of good quality of seeds 
and adequate quantity of fertilizers and also remunerative 
prices for their produce. 

(xvii) Need to provide ".y .vallabillty of Keroaene 
In the country 

SHRI KAMLA PRASAD RAWAT (Barabanki): Sir, in 
regard to distribution of Kerosene oil I want to draw your 
attention to the difficulty being faced by common man in 
getting keroeene oil. As It is used in generators, in engines 
for running tubewell, and in tractors and also in stoves 
for cooking meals, 80 there is heavy black marketing 
and it ia 80Id at rate as high a8 As. 25-30 a litre. Stnoe 
dleeel is coatlier, the people depend more on it leading 
to unabated black marketing of keroaene. If it 18 allowed 
to be sold at petrol ouUeta and subsidy on It is withdrawn, 
It will be easily available to common man. Moreover now 
a days equipments are available which can detect 
adulteration In petrol. 

(xviII) Need to almpllfy the procedure for att .. tlltlon 
of documenta of chlzen. aeeldng Job •• brOlld 

/English} 

SHRI M. APPADURAI (TenkUl): Atteatation of degree, 
diplomas and certificates obtained from the Educational 
Institutions in India is mandatory for educated Indian Youth 
seeking job in the Middle East countries. The Embassies 
of those countries are required to attest them in Delhi 
after their being attested by both the Union Human 
Resource Development Ministry and the Extemal Affairs 
Ministry. TIll recently both the attestations were carried 
out in two different locations In Deihl requiring anxious 
Middle-East jobseekers and their family members to travel 
to Delhi all the way from their respective States spending 
time, energy and money. This cumbersome and avoidable 
hardship caused to hapless jobseekers has been further 
complicated now with the delinklng of this double 
attestation. HRD Ministry has now entrusted this with the 
offices in the State Secretariats in the respective State 
capitals. When every State capital has got a passport 
office under the External Affairs Ministry, the Union 
Government can do well to come to the rescue of the 
Indian public by way of providing both the attestation 
facility at the respective State Headquarters. " our Extemal 
Affairs Ministry can arrange for online attestation facility 
tying up with such Middle East countriea at a nominal 
fee, this will be an additional earning to our exchequer 
while helping the innocent muael to avoid spending 
heavily on avoidable travel to the National Capital., 

" Hence, I urge upon our External Affairs Ministry to 
take up this urgently and if need be to co-ordinate with 
the Union Labour Miniltry as they have been co-ordinating 
already with Department of Po ... 
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(xix) N .. d to .nlure appropriate utilization of 
fundI under Pradhan .. antrl Gram Sadak 
YoJana In Punjab 

[Ti'ansIBHon} 

SHRI ZORA SINGH MANN (Ferozepur): Sir, PMGSY 
launched by the NDA Govt. in the year 2000 is proving 
a boon for Punjab. The ministry has released crores of 
rupees under the said scheme in my constituency 
Ferozpur. But when I alongwlth the Deputy Commissioner 
of Ferozpur Inspected the work of reconstruction of roads 
under the said scheme, 80me irregularities were found In 
It. 

Through you, I urge the Government to send a High 
Level Inquiry Committee and take action In this regard 
80 that the funds to the tune of crores of rupees can be 
utilized properly. 

(xx) Need to Include 'Kudumbl' tribe of Kersl. In 
the Uat of Scheduled Trlbel category 

{English] 

SHRI M.P. VEERENDRA KUMAR (Callcut): Kudumbls 
of Kerala known by different names snehas, moopans 
chetty are descendants of Kudumbl who migrated from 
Goa in the 16th Century during Portuguese religious 
persecution. Kudumbis of Goa have since been included 
In the list of Scheduled Tribes by an amendment bill 
passed by the Parliament In 2002. Most of the Kudumbis 
are below poverty line. The literacy percentage of this 
community which has a population of around 3.5 lakh is 
below 26 percent whereas the State's average literacy is 
more than 90 percent. None from the community could 
rise to any reputed position in govemment service. Earlier, 
Kudumbis were included In the depressed classes when 
all the communities coming under depressed classes were 
included in Sc/ST list, Kudumbis some how were left 
out. State Government of Kerala has recommended as 
early as 1967 their inclusion in SCIST list and repeated 
the same in 1978 and 1982. Again on 26 March last 
year, State Govemment has recommended to the centre 
to include Kudumbl In the list of SCs. I, therefore, 
earnestly urge the government to consider this long 
pending demand sympathetically and Include Kudumbis 
in the list of STs. 

... (/nlrlnuptions) 

MR. SPEAKER: Item Nos. 13 to 18 will be taken up 
together. Shri Brahmanda Panda may speak now. 

... (Interruptions) 

[Tmnsl8Hon] 

MR. SPEAKER: You go to your seats. Now we are 
taking up Rail Budget and every body wants to speak on 
It. Therefore please take your seats, gracefully. 

... (Interruptions) 

13.32 hr •• 

At this stage Shn' Ashok Pmdhan and some hon'b/e 
Members went back to their seats. 

... (Interruptions) 

/Engilsh} 

MR. SPEAKER: Only Railway Budget is being 
discussed. Shir Brahmananda Panda, please speak on 
the Railway Budget. 

.. , (Interruptions) 

/Tmnslah'onj 

MR. SPEAKER: What is this going on? 

... (Interruptions) 

SHRI DHARMENDRA PRADHAN (Devgarh): They are 
enemy of democracy. ... (Interruptions) 

MR. SPEAKER: You sit down. 

... (Interruptions) 

/EngIish] 

MR. SPEAKER: Shrl Pradhan, this Is not right. 

... (InltJrruptions) 

MR. SPEAKER: Please do not compel me to take 
action. Please take your seats. If you do not take your 
88at, I will have to take action against you. I will take 
action on anybody standing when I am on my legs . 

... (Interruptions) 
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MR. SPEAKER: Will you stop bad habits? Will you 
kindly take your seats? 

... (InMlTUpti0n8) 

MR. SPEAKER: Defiance of the Chair is gross abuse 
of the House. It is a gross breach of privilege. We are 
tolerating too much sitting in the Chair. You are making 
mockery of everything. All sections of the House are guilty. 
Please introspect. Where are we taking this country to? 
A serious incident has happened and everybody has 
condemned it. Cannot that be raised in the House In a 
proper manner? I am obliged to most of the leaders. 
They have spoken with a great sense of responsibility. 

... (InlfJlTUptlons) 

MR. SPEAKER: Do not make commentaries on 
Speaker's observations. You should learn all these things. 
Take the matter seriously. Every party has its own 
viewpoint. If they want to do it according to rules, they 
are entitled to do It. But I am only saying to raise the 
basic issue that is before the House. Many leaders have 
raised it. Kumari Mamata Banerjee and Shrl Prabhunath 
Singh have raised it. Prof. Malhotra has also raised It. 
He has controlled himself very well today. I compliment 
him for it. 

... (Infsrrupfions) 

SHRI GURUDAS DASGUPTA (Panskura): Sir, they 
have not listened to us. . .. (InltNnJptIons) 

{Translation} 

MR. SPEAKER: All right, leave it. 

... (InlfJrruptions) 

{English! 

MR. SPEAKER: I am trying to settle the issue. I am 
appealing to aI/ of you not to come to the well of the 
House. 

... (InlfJlTUptions) 

{Translation! 

MR. SPEAKER: You donot say so. This Is not to be 
recorded. 

... (IntelTUptions)· 

{English} 

MR. SPEAKER: If I do not allow you to speak, then 
you can say something. Please do not come to the well 
of the House. 

Please do not come to the wen of the HOUM. We 
are almost at the fag end of the 14th Lok Sabha. You 

'Not recorded. 

know It. You only say that I am to go this time. 00 not 
force me to take any unpleasant step, which I do not 
want to take. Shrtmatl Sumitra Mahajan also shares my 
agony. I am very much thankful. The hon. Minister also 
responded. It was for him to respond. I did not compel 
him to respond. What he said is that according to law 
action will be taken. 

. .. (InlfJrruptions) 

MR. SPEAKER: Mr. Pradhan you are 80 much 
annoyed today. It does not behove you. You occupy bench 
number two and you make maximum noise, It does not 
behove you. Klran jl, whatever you do Is not good. It 
does not behove you . 

... (InItIlTUpIIons) 

{English! 

MR. SPEAKER: Tell me why matters are raised In 
the House. The matters are raised In the House because 
the country would know. The Govemment is there. The 
parties should know each other's view point. OtherwIse, 
It should be decided on the streets. It is being raised in 
the House becauH there may be a solution found. 

... (InhJrruptIons) 

MR. SPEAKER: Therefore, let us show a little respect 
to the HOUM, to the democratic way of functioning. I am 
thankful to everybody for the cooperation. 

Now, we are going to discuss the Railway Budget. 
Almost every hon. Member is interested In speaking. It is 
an important debate. 

13,37 hr •• 

STATUTORY RESOLUTION RE: DISAPPROVAL OF 
RAILWAYS (AMENDMENT) ORDINANCE 
RAILWAYS (AMENDMENT) Bill, 2008 

RAILWAY BUDGET (2008-2009)-
GENERAL DISCUSSION 

DEMANDS FOR GRANTS ON ACCOUNT 
(RAILWAYS), 2008-2009 

DEMANDS FOR SUPPLEMENTARY GRANTS 
(RAILWAYS), 2007·2008 

AND DEMANDS FOR EXCESS GRANTS 
(RAILWAYS), 2005-2006-ConId. 

{EfI{IIi8h! 

MR. SPEAKER: The House will !lOW take up 
combined discuasion of item Nos. 13 to 18 In"1be List of 
Business. 

Shri Brahmananda Panda. 
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SHRt BRAHMANANDA PANDA (Jagatsinghpur): 
want to speak in my mother tongue - Oriya. 

MR. SPEAKER: Shri Panda, are you speaking in 
Oriya? 

SHRI BRAHMANANDA PANDA: I am speaking in my 
own mother tongue. 

MR. SPEAKER: Of course, you are entitled to speak 
In your mother tongue. Please give a notice so that its 
translation could be heard by other Members. 

SHRI BRAHMANANDA PANDA: I have already given 
a notice. 

MR. SPEAKER: Mr. Panda, you speak a little later. 

{TrIInsMlionJ 

-SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir, I 
want to draw the attention of the han. Railway Minister 
to the railway related problems of Rajasthan. 

1 . I request to run a daily train from Jaipur to 
Oarbhanga and extension of Jirarat Express, 
Marudhar Express and Jansadharan Express 
trains upto Oarbhanga. 

2. Necessary action is yet to be taken to make 
Jaipur railway station a world class station. As 
per my information, consultant for Jaipur station 
has not been appointed yet and suggestions for 
the station can be known only after that. 

3. Similarly, han. Railway Minieter had announced 
in July, 2007 to make the Almer railway station 
a world class station too but the Railway Minister 
has not taken a decision in this regard so far. 
There is a need to take an early action in this 
regard. 

4. Food Plaza has been opened only at Jaipur 
railway station under North Westem Railway. 
There is need to take an early action for opening 
Food Plazas at the other major stations like 
Ajmer, Abu Road, Udaipur, Bhilwara, Jodhpur 
etc. 

-Speech was laid on the Table. 

5. Budget Hotels were announced In the last 
budget but no action has been taken so far to 
build budget hotels in Rajasthan where Jaipur, 
Udaipur, Ajmer, Jodhpur, Jalsalmer and Laig..,-h 
in Bikaner are the stations selected for the 
purpose. It is very Important to build the budget 
hotels In view of the rising number of tourists 
visiting Rajasthan. 

6. There is a large number of commuters on some 
sections near Jaipur. Therefore, there is a need 
of DMU like trains on these sections like Ajmer-
Phuiera-Jalpur and Jaipur-Alwar saction where 
passenger load can be increased by increasing 
the frequency. 

7. Dedicated Freight Corridor: West- This corridor 
is to come up from Rewari station to Palampur 
under North Western Railway and is likely to 
resuh in industrial development of Rajasthan. 
Therefore, it should be started soon. 

8. Logistics Parks will have important contribution 
in the industrial development of Rajasthan. I 
request the hon. Minister to make their early 
selection In the interest of Rajasthan. 

9. I also request the han. Railway Minister to grant 
approval for construction of new railway line from 
Anupgarh to Ramgarh which will be important 
for Rajasthan from the security point of view. 

10. The gauge conversion work is going on at a 
fast pace in North Western Railway. I request 
the hon. Railway Minister to introduce trains as 
soon as the gauge conversion work is over so 
that the people of Rajasthan can be benefited. 

11. Currently, the following sections are lying closed 
due to gauge conversion work: 

Rewari-Sadhulpur-Hissar since 1 January, 2008; 

Rewari-Ringes-Phulera since 1 December, 2007 
and 

Jaipur-Phulera-Ajmer line is proposed to be 
closed from 23 March for doubling. 

12. The hon'ble Railway Minister has not giv~n 
approval in this budget for gauge conversion of 
two sections in Rajasthan, namely - Ratangarh-
Sardar Shahar, 43 kms, and Marwar-Mawali-Badi 
Sadri, 230 kms. I request that approval should 
be granted for these two sections so that all 
the railway lines in Rajasthan could be converted 
from metre gauge to broad gauge. 
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I hope that the han. Railway Minister wiD pay attention 
to the said main problems of my State and will get them 
solved soon. 

·SHRI RAKESH SINGH (Jabalpur): Sir, I thank you 
for giving me an opportunity to speak on the Railway 
Budget. The ruling party has unsuccessfully tried to win 
accolades through the Railway Budget. No malter how 
many announcements hon. Railway Mineiter may make 
regarding Railways development but the bitter truth is 
that he can not give guarantee of safe joumey even 
today. It is the tradition of our country that we wish the 
passengers a happy and safe journey before the start of 
the journey and this is also the main slogan of the 
Railways. But, unfortunately, nobody is In a position to 
allow one's mother, sister, wife or daughter to travel alone 
today. It is very unfortunate that we cannot guarantee 
safe travel within our own country even after purchasing 
a valid ticket. I would like to draw your attention 
particularly to the fact that incidents of loot, robbery, 
assault and rape are occurring regularly with the 
passengers. Criminal incidents on trains in my region and 
in the West-Central Railway have been rising constantly. 
Unless concrete measures are taken soon to check it, all 
the announcement and schemes about development of 
the Railways would prove futile and the 810gan of safe 
joumey would create fear among the passengers rather 
than relief. 

Sir, I want to say that the development of Railways 
is closely related to the development of the country 
because the economic, industrial and agricultural 
development is dependent to a large extent, on the 
development and the schemes of the Railways. The 
developmental schemes of the Indian Railways are 
prepared under the national five year plans and now 
when the 11 th five year plan has started, I have no 
hesitation to say that the developmental policies of the 
Railways and its main objectives under the 10th five year 
plan have not been achieved so far. I, therefore, want to 
draw your attention to the main objectives of the 10th 
five year plan. 

Sir, one of them is more investment for early 
completion of the approved railway projects and the other 
is upgradation of technology to increase the average 
speed of the trains. With deep regret, I want to tell the 
hon. Railway Minister that neither his promise to make 
maximum investment for completion of the railway projects 
approved in the 10th Five year plan has been kept nor 

·Speech was laid on the Table. 
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the announcements made by him in the last Railway 
budget have been implemented so far. Sir, the future of 
the Railways as well as that of the people depends on 
the internal strength and the policies of the Railways and 
any kind of political discrimination should not be there in 
determination of these pOlicies rather backwardness of 
an area should be the baaia for completion of 
developmental schemea of an area. But, unfortunately, 
political diecrimination is an obstacle in the development 
of the backward areas. 

Through you, I would Ilke to draw the attention of 
the hon. Minister of Railways towards Mahakauahal, the 
most backward region in Madhya Pradesh. Jabalpur is 
both the largest town and the headquarters of the Railway 
Zone. The hon. Minister has recently visited the place. I 
would like to tell you that in the beginning Jabalpur was 
seriousiy considered to be selected as capital at the time 
of formation of Madhya Pradesh. But, it lost the chance 
to have this status as the railway facilities in the city 
were not adequate. The mo.st important project for 
development of the entire Mahakaushal region is the 
Jabalpur-Gondiya Gauge conversion project which hed 
been sanctioned by the Atal Behan Vajpayee government. 
The cost of this 285 km long project of great importance 
was Rs. 511.86 crore for which Rs. 109.32 crore had 
been sanctioned initially. Thereafter, the UPA government 
came into power and hon. Laluji became the Railway 
Minister. Subsequently, Rs. 38.06 crore were released in 
2004-05, Rs. 25 crore in 2005-06, Rs. 57.40 crore in 
2006-07 and Rs. 60.00 crore in 2007-08. 

Sir. the media in Jabalpur and I had described the 
facts regarding the backwardness of Jabalpur and the 
Mahakaushal region to Shri Laluji during his recent visit 
to Jabalpur. We had also Informed him of the reasons as 
to why Jabalpur-Gondiya broadgauge was important for 
Jabalpur and this region. 

The Railway Minister had acknowfedged all those 
facts and made a public announcement that the project 
would be completed by 2010. This had generated hope 
not only in Jabalpur but in the entire Mahakaushal region 
that the developing city of Jabalpur would get rid of its 
backward tag. Unfortunately, the Minister failed to keep 
his word in the present raHway budget. Sir, he has 
allocated a meagre sum of Rs. 60 eror. for this project 
for the year 2008-09 in the railway budget. If we rio by 
his announcement, this project ought to be completed by 
the next year, that is 2009-10 and when all expenditures 
are taken into account, a total of As. 162 crore needs to 
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be provided for the project during this period. I would 
like to know as to whether the hon. Minister will provide 
the entire amount in lump sum in 2009-10 and If at all, 
he does manage to do so, whether it would be possible 
to complete the project within a short period of one year. 
The funds allocated during the current year are meant 
for the loop line between Balaghat and Katangi which is 
merely 49 km long. The large scale and cost intensive 
works on the main line between Balaghat and Jabalpur 
which include construction of bridges, Installation of 
signals, construction of stations, laying of railway lines 
are yet to be undertaken. I would like to draw the attention 
of the Aailway Minister, through you, towards a major 
discrepancy, which Is, that when this project was started 
its cost was estimated at As. 511.86 crore. lime over-run 
automatically leads to cost over-run. The revised estimate 
about the cost of the project as per last year's budget 
was As. 524.88 crore and the remaining amount was 
As. 240 crore whereas the revised estimated cost of 
project during the current year's budget has been shown 
as merely As. 511.86 crore and the remaining amount to 
complete the project has been projected as As. 147 crore. 
However, if we add the amounts released so far then It 
comes to As. 349.46 crore including the As. 60 crore 
released during the current year. As per this calculation 
If we take the total pro;ect cost to be As. 511.86 crore, 
even then the remaining amount comes to As. 162.40 
crore. This proves that the Aailway Ministry is Intentionally 
creating a false impression by quoting incorrect figuras. 
This is an injustice to the Mahakaushal region because 
this would lead to the work of gauge conversion in this 
region being shifted to the very last in the series of such 
projects whereas thiS project should have been given top 
priority since this is the project which is likely to yield the 
highest profits for the railways amongst the gauge 
coversion proJects. Sir, the day this project is completed, 
the distance from South to North would be reduced by 
274 km. With the completion of this work, the required 
wagon turn-down needed for development of railways 
would also improve. At present, one wagon traverses a 
distance of about 250 km in 24 hours and the wagon 
turn-down in the entire country is 5-6 days. When 274 
km of reduction in distance takes place after completion 
of this project, this tum-down would also come down to 
4 to 5 days. 

Reduction of wagon tum-down on this route would 
lead to saving of crores of rupees for the railways and 
also lead to a direct annual increase of As. 300 crore in 
income. I would like to draw the attention of the 
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hon. Minister towards another important facet of this 
project. The work of gauge coversion from Gondiya to 
Ballarshah has been completed in 1999 and the railways 
has spent Rs. 400 crore thereon but even after so much 
expenditure, optimum use of this route is not being made. 
Objections in this regard had also been raised In the 
report of the Railway Convention Committee. The biggest 
reason for this 'allure is the non-completion of gauge 
conVersion work between Jabalpur and Gondiya. Gondiya 
to BallarshaiJ route will not be used optimally until this 
work is completed. At present, Itarsi to Ballarshah route 
Is a very bijSY route. 

Sir, completion of this work is also very important in 
view of \he second major objective of the tenth five year 
plan that is, increasing the average speed of the trains, 
because ltarsi-Ballarshah route is an extremely busy route. 
The utilization rate of this route is 160 percent which is 
too high and leads to slowing down of trains and increase 
in wagon tum down time. Completion of Jabalpur-Gondiya 
broad gauge would lessen the pressure on Itarsi-
Ballarshah route and it would become possible to run 
new trains on this route. 

Sir, there could be no more profitable rail route for 
the railways once gauge conversion on this route is 
carried-out. Merely Rs. 60 crore have been allocated 
during the current year for completion of this venture 
which would prove to be highly profitable in future. This 
allocation is totally inadequate and belie the Minister's 
announcements. Hence, the incorrect figures projected in 
the railway budget should be corrected and the people 
should be informed about the actual remaining funds for 
the project. It is expected of the Railway Minister that he 
would publicly announce the actual remaining funds for 
the project and retain the faith of the people. 

I would like to tell the hon. Minister that the people 
of Jabalpur and Mahakaushal region feel deeply about 
this project. Recently, a Halla-Bol rally had been organized 
in Jabalpur against the railways in the course of which 
I had undertaken a journey of 100 km from Katni to 
Jabalpur on foot. At the end of this rally 25 to 30 
thousand men and women had gathered in front of West-
Central Railway headquarters in Jabalpur to express their 
anger at the negligence shown towards this region. I am 
sure that the echo of the anger expressed by the people 
of Jabalpur reached the ears of the railway ministry 
mandarins too which resulted in the announcement of a 
Jabalpur to Mumbai Garib Rath and a passenger train 
from Katni to Itarsi in lieu of our demand for a new train 
from Jabalpur to Mumbai and a DMU from Katni to 
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Narsinghpur in the current railway budget. But this is 
inadequate. I would like to draw your attention towards 
some important issues regarding railway facllities which 
are necessary for the development of this region. 

Sir, in order to expedite as well as complete the 
gauge-conversion work immediately Western Central 
Railway, which has its headquarters in Jabalpur should 
be made the executive agency in place of the other 
executive agency-SOuth East Central Railway which has 
its headquarters in Bilaspur in Chhattisgarh. 

The weekly train running between Jabalpur and 
Jammu for 'darshan' of Mata Vaishno Devi should run at 
least four days a week. 

Lakhs of Sikh people live in Jaba1pur and surrounding 
areas, hence a direct train from Jabalpur to Amristar 
should be introduced. 

Sir, both Jabalpur and Katni are very important 
stations in my Parliamentary constituency and I have been 
demanding for last several years thaI Jabalpur and Katni 
stations should be given ISO 9001 Certificate. 

A local train should be introduced between Bheraghat 
and Khamaria in Jabalpur, which has a population of 
twenty lakh and the rail track required for this purpose is 
already there. 

I would like to tell you that the world famous tourist 
spot Bheraghat is situated in Jabalpur and today tourism 
is the key factor for development of the railways. Hence 
Bheraghat station should be developed from tourism point 
of view and all amenities should be provided there. 

Sir, in order to reduce the crowd at the main station 
in Jabalpur a decision should be taken immediately to 
develop Kachhpura station at the other end of the city as 
a station having all the facilities for the passengers and 
Madanmahal station on the lines of Habibganj (Bhopal) 
station. 

In view of the increasing number of passengers 
Madhya Pradesh Sampar1< Kranti train from Jabalpur to 
Delhi should be made a daily train. 

A large number of Bangia speaking people live in 
Jabalpur, hence a direct train from Jabalpur to Kolkata 
should be introduced. Another train should be introduced 
from Jabalpur to Siwan via Allabhad-Chhapra so as to 

benefit the large number of people of Bihar and Uttar 
Pradesh living in Jabalpur. 

Chitrakoot Express presently running from Jabalpur 
to Lucknow should be extended up to Kathgodam 
(Uttaranchal) via Bareilly. 

I.I.1.T. and several technical institutes have been set 
up in Jabalpur. Similarly, SEZ of LT. in Jabalpur has also 
been declared. Hence, there is an urgent need to 
Introduce a train between Jabalpur and Bangalore 
immediately. Hon. Minister, Sir, in continuance of my logical 
demand the Westem Central Rallway Zonal office has 
been submitting this proposal to the board for the last 
two years which has not been approved till date. Hence, 
it should be approved. 

As there is no direct train to Tiruvananthapuram, the 
Malayali people living in Jabalpur have to go to Itarsl or 
Nagpur one day before to take other trains for onward 
joumey which is incovenient. Hence a direct train should 
be introduced from Jabalpur to T1ruvananthapuram and 
the weekly train no. 6360 Rajendra Nagar-Emakulam 
should be made a daily train to Tiruvananthapuram. 

The headquarters of Westem Central Railway Zone 
is in Jabalpur. Jabalpur is the largest city in Eastem 
Madhya Pradesh. So, I request hon. Minister of Railways 
to set up an office of Railway Recruitment Board at 
Jabalpur also. 

The rail track Is being electrified countrywide, but 
itarsi-Jabalpur-Katni rail route Is still neglected even after 
continuous demand. Budget provisions should be made 
for starting electrification of this route urgently. 

A large number of Muslims live in Jabalpur for whom 
Ajmer 1& the centre of faith. Hence Jabalpur-Jaipur Express 
train should be extended upto Ajmer. 

Sir, the facilities for passengers at Panagar station in 
Jabalpur township are negligible. The stoppage of 
Mahakaushal, Revanchal. Shaktipunj, Amarkantak, Janeta 
Express and Jabalpur·Rewa link city trains should be 
provided at this station. 

A computerized reservation centre should be set up 
at Panagar station. I would like to tell Hon. Minist~r,.of 

Railways, through you, that Sihora is an Important place 
in Jabalpur district where It has been announced to set 
up new industrial area and SEZ. Hence, in view of heavy 
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traffic load an underbridge or overbridge should be 
constructed at Khitaula level crossing. 

U.T.S. system has not still been made available even 
after sanctioning computerized reservation centre at Sihora 
station. Hence, it should be provided urgently. 

Gondavana Express, running between Delhi and 
Jabalpur, Amarkantak Express and Mahangagri Express 
should be provided a stoppage at Sihora station. 

There is 123 acres of Railway land adjacent to Sihora 
station which should be used for setting up of factories 
for maintenance and repair of coaches of the trains 
originating from Jabalpur and for printing of stationery for 
commercial, electronic and other departments. 

Sir, Katni railway station is an important junction in 
the country. Hence, this railway station should be 
developed as per the norms of ISO: 9001 Certification. 
There is ample scope for development of marble industry 
in this region. Hence, a train should be Introduced from 
Katni to Udaipur via Kota, Chittorgarh and the train 
running between Jabalpur and Nagpur should be extended 
upto Katni. 

There is an urgent need to introduce an Intercity 
Express between Katni and Bilaspur. The stoppage of 
Indore-Bilaspur train should be provided at Madhav Nagar 
station in Katni. 

Sir, the stoppage of Bhopal-Bilaspur passenger train 
at Patoha and Kota-Jabalpur Express at Reethi should 
be provided. Similarly, stoppage of Chirmlri train, Kurla-
Varanasi train and Kamayani Express should be provided 
at Salaiya station. 

Sir, Salimnabad station should be developed as a 
station having all the passengers' amenities. The stoppage 
of Jabalpur-Rewa intercity, Veena-Bhopal and Jabalpur-
Lucknow Chitrakoot Express should be provided at this 
station. 

Hon. Speaker, Sir, the distance of Damoh from 
Jabalpur is 110 Kilomeres and as there is no direct rail 
link between the two places, the people have to travel 
210 kilometres for going to Damoh via Katni. If a rail 
route is provided between Jabalpur and Damoh, all the 
trains will have to cover 100 kilometres less distance. 
The survey of this route has been completed. 

Hence this project should be approved. The work of 
laying down rail track between Damoh and Kundalpur 
should be started immediately. I would like to thank Hon. 
Minister of Railways on behalf of the people of Jabalpur 
that he has declared to introduce a new train between 
Jabalpur and Mumbai and a new passenger train between 
Katni and Itarsi in place of the D.M.U. running between 
Katni and Narsinghpur for which I have been demanding 
for the last three years. But I have a complaint that I had 
sent a report to the General Manager, West Central 
Railway, Jabalpur and to you vide letter no. 88 dated 
13th January, 2007 regarding the facilities available and 
problems being faced by the passengers at all the small 
stations falling en-route my joumey by Itarsl-Satna Shuttle 
on 10th January, 2007 between Jabalpur and Katni. 
Railways Ministry and railway administration has not taken 
any positive initiative towards that. I vould expect the 
railway ministry to pay attention to the report and to 
make efforts towards protecting the interests of the rural 
and poor people. 

Hon. Sir, through you I would like to humbly convey 
to the hon. Minister of Railways that there is a heavy 
discontentment among the people of Jabalpur and 
Mahakaushal region because of continous neglect by the 
raHways since independence and the same has been 
peacefully expressed In Jabalpur from time to time. I feel 
that the people of Jabalpur and Mahakaushal have given 
an example of extreme patience but the continuous 
neglect and non-implementation of schemes announced 
by the hon. Railway Minister himself is increasing the 
discontentment amongst the common public. I am sure 
that hon. Minister of Railways will not test the patience 
of the people of Jabalpur any further and will provide 
sufficient funds for the Jabalpur-Gondla boradgauge railway 
line while presenting the actual figures before the public 
and will also take concrete and practical steps towards 
completing this work before the year 2010. 

Hon'ble Sir, I would like to thank you for giving me 
an opportunity to speak on the rail budget. 

[English} 

MR. SPEAKER: Now Shrimati Sumitra Mahajan. 

[TrsnslBfionj 

SHRIMATI SUMITRA MAHAJAN (Indore): Sir, while 
speaking on the rail budget, what usually happens is that 
we come to our constituency only after speaking about 
other topics in the budget. 
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13.38 hra. 

[SHRI VARKALA RADHAKRISHAN in Ihtl Chailj 

/English} 

MR. CHAIRMAN: Hon. Members, we have started 
the debate. Please be seated in your seats because I 
could not find out who is speaking. I would like to identify 
the hon. Member who is speaking. All are standing 
together. 

(TrsnsllltJonj 

SHRIMATI SUMITRA MAHAJAN: Sir, I was saying 
that generally we talk about our constituency in the last, 
but the entire Madhya Pradesh is very unhappy with this 
rail budget, that is why I am talking about my constituency 
in the beginning. I am also taking up my constituency In 
the beginning because in the end you ask us to wind up 
quickly. 

I have been told that the general norms for the 
railways could be 17·18 per thousand kilometers. In fact 
I would like to say what to talk about norms, If some 
attention is paid towards the map of rail network in 
Madhya Pradesh, we will find that till date Madhya 
Pradesh has been quitely neglected. If one has to go to 
any comer of the country then he will have to pass 
through Madhya Pradesh and only that much of railway 
line has been provided to our State. Till date no attention 
has been paid towards Madhya Pradesh in any rail budget 
with regard to the development of the State. Hon. Minister 
of Railways has satisfied himself by giving only three to 
new railway tracts in the entire State. He feels that he 
has done a very good job. He says that one has to pass 
through Madhya Pradesh. It does not seem that Madhya 
Pradesh has got anything else in this Rail Budget. Not a 
single large project has been earmarked for Madhya 
Pradesh. Not only this, I have also spoken about the 
project which was inaugurated by the Hon. Prime Minister 
and Hon. Minister. I do not understand when projects are 
inaugurated and the place from where the projects start. 
Maksi, Dewan, Idnore and Dahod rail lines were such 
rail lines but it Is a very old project. We vigorously pursued 
the wOfk of Makai-Dewan line and got It completed. It 
was an on-going project and then Hon. Minister went to 
Jhabua with Hon. Prime Minister for its inauguration 80 

that he may take credit for completion of the project. We 
do not have any grudge, he can go there to take credit 
and may put up a nameplate too but with It he ahould 
have also granted funds for It 
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The cost of this project worth Rs. 300 to 350 crore 
got escalated to Rs. 671 crore due to the delaying of the 
project by the railways. I would urge upon hon. Minister 
to put the things back into order. Now the project cost 
has gone up to Rs. 1450 erore. I have an objection to 
this that he makes populist statements in the budget, the 
project cost gets escalated due to non-grant of funds for 
the same. He accompanied the hon. Prime Minister to 
Inaugurate the big projects, although that Is wrong, but It 
is done. They should have granted a good amount of 
money, anywhere between 100-200 crore rupees, so that 
the land acquisition work could be completed quickly. You 
would be surprised to know that last year, Rs. 10 crore 
was given and this year Rs. 2 crore have been given 
which means that even land acquisition also will not be 
possible with this amount. This shows their intentions 
that they do not want any work in Madhya Pradesh, that 
is my allegation. 

Similarly, there is gauge conversion of the Ratlam-
Khandura railway line. This is a very important gauge 
conversion for us. Gauge conversion has been completed 
beyond Ratlam. Seven pair of trains which were running 
on metergauge from one place to Almer and Udaipur 
were running to their maximum capacity. This rail service 
had been running for a long time. Now It has been 
discontinued. Its gauge conversion has been included In 
it but the amount of funds granted is very meagre, the 
project cost is Rs. 1400, crore, but funds of only Rs. 30 
crore have been given. I would like to get it clarified, 
from the hon. Minister of Railways as to whether he 
intends to do some work In Madhya Pradesh at all or 
not? Besides, what other works are being done? The 
gauge ()Onveralon will take time but for now our 
connectivity to Udalpur-Ajmer has been disrupted, and 
we haY$ repeatedly requested in this regard. Earler seven 
pair of. trains used to run on this route. We have said 
that this connection must be started again via Indore to 
Unaln, Ratlam. i would like to thank him for starting a 
train on this line but earlier 7 pair of trains used to run 
daily on this line. 

I would request the Hon'ble Minister to note that he 
has given a single train from Indore to Udaipur and that 
too only thrice a week. What is this? This is like a drop 
in the ocean? How does he want to run the railwaYI\? It 
is useless to talk about Indore and Manmaadh, it hu 
been said that the State Govemment should contribute 
50 per cent. I would like to say and as I have already 
st&ted that 88 far as the rate of return is concemed, it 
is 9 to 10 per cent at present but they want it to be 14 
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percent, which shall be that much in the coming one or 
one and a half year because Indore is such a place. I 
would like to say that they are doing injustice to Indore 
for the last many years. According to you, 17 per cent 
of the country's railway line is in Madhya Pradesh but I 
think we have not even touched 15 per cent and you 
are asking the State to pay 50 per cent of the cost. On 
what basis are you are asking the State to pay 50 per 
cent of the cost. On what basis are you asking for 
50 per cent of the cost to be paid by any backward 
state and you are putting that since Maharashtra has 
paid so should Madhya Pradesh also? I would like to 
say that a Mlnisiter from Madhya Pradesh had visited 
here and a big inauguration has taken place. I think 
Bhuria ji has not seen the budget, he will get really 
angry that after the inauguration, only Rs. 20 crore has 
been given instead of Rs. 1400 crores and they are 
asking us to pay 50 per cent for indore and Manmadh. 
I only have to say that we had demanded a number of 
trains and I have been trying continuously that be It Indore 
or Bangalore attention is paid towards this. Now I come 
to the budget. I eamestly convey my sincere thanks for 
various concessions given in the budget. Students and 
women have been given due consideration. BhuriaJi, are 
you with me, please talk about It as only 20 crores have 
been given in spite of Its inauguration by the Prime 
Minister. . .. (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): What 
Is wrong in It? Your misunderstanding would be clarified. 

(Interruptions) 

SHRIMATI SUMITRA MAHAJAN: The project is worth 
1400 crores and only 20 crores are being given. . .. 
(IntelTZlptions) 

SHRI KANTILAL BHURIA: You are being provided 
with a facility. ... (Interruptions) Do you think that the 
Prime Minister of the country makes complaints anywhere. 

(Interruptions) 

SHRIMATI SUMITRA MAHAJAN: That is why I have 
welcomed it. . . . (Inlerrupb"ons) 

SHRI KANTILAL BHURIA: That scheme has been 
cleared and wHI be completed by 2011. You will be taken 
there. Why are you worried? ... (Intsrruptions) 

SHRIMATI SUMITRA MAHAJAN: You are not getting 
my point. I have welcomed that scheme and stili 
appreciating It but funds should be provided. . .. 
(Interrupb"ons) 

SHRI KANTILAL BHURIA: 20 crores ar. being given. 
(Interruptions) 

SHRIMATI SUMITRA MAHAJAN: Where it is? Just 
go through the relevant part of the budget. . .. 
(Inl8rruptions) Do not delude yourself refer to the budget 
paper. . . . (Interruptions) I am discussing the things after 
going through the budget thoroughly. . .. (Interruptions) 
You have kept us under an illusion till now, and you 
yourself want to remain deluded. 

Now I would like to discuss further. It is good that 
several concessions have been given for women, recipients 
of Ashok Chakra and students in the budget but It all 
sums up to not more than 180 crores ,:e. a budget of 
thousands of crores of rupees, but, it is also an illusion. 
The budget stated very emphatically that such and such 
concessions are being given to this and that. I am thankful 
for what has been given for women b~1 would like to 
submit that the contracts for vending or canteen at the 
station used to be given to the women NGOs eartler but 
now that practice has been stopped. I would like to 
suggest that If we really want to give some facilities or 
concessions to women, this practice should be resumed. 
Some contracts should be reserved for women self help 
groups and NGOs. Besides, they have claimed In the 
Budget that steps are being taken for the welfare of 
railway employees. In this regard I would like to suggest 
to constitute self help groups of widows of railway 
employees, housewives of porters and sweepers. Impart 
them training and then give them contracts regarding ticket 
booking, vending or canteen. Only then we would believe 
that he really has an endeavour to do something for 
women. I thank him for the decision taken to enroll the 
porters as class-IV employees. However, I would like to 
draw your attention towards the fraudulent practice 
involved therein which has come to my notice. Badge 
has a great importance for porters. I do not know what 
cropped up In his mind that in my Ratlam division their 
badges have been replaced with a card to be worn 
around the neck. 

Here in Lok Sabha also, l-cards have been provided 
to the members and officers. Officers keep them in their 
pockets as otherwise they create hindrance while wortdng. 
But porters have been given a very big card and they 
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have been asked to wear it all the time. It creates trouble 
for them also while lifting the baggage etc. Bhuraiji you 
please examine the situation personally. You have taken 
back their badges but what was the problem in weartng 
the badges. I have also heard that the middle men were 
charging 10-12 thousand for issuing of badges but since 
their inclusion as class- IV employees, middle men are 
charging upto 1 lakh for the same. Therefore, I have an 
apprehension that some Irregularities might take place in 
the scheme instead of providing benefit to porters. 

Now, I come to the budget. I would like to state a 
very important point, for which I have made lots of efforts. 
Please allow me to speak for ten more minutes. I would 
like to state about the compensation paid In accident 
cases. He is denying the accidents. Besides, he has 
made tall claims about the changes per million train kms. 
It includes only the major accidents but what do you say 
about the minor accidents? Alone in Indore an accident 
is taking place in every two months during shunting. I 
had suggested to acquire the land of Swdeshi mill in 
Indore for expansion but they are not considering my 
suggestion. Accidents are taking place there as there is 
no space for shunting causing damage to bogies. Just a 
day before yesterday an accident took place while 
shunting was being carried out in Shanti Express. Such 
accidents cause loss to life and property. Similar accidents 
might be taking place at other places also but these are 
not taken in records. Moreover, after accldents, thay 
prevaricate over compensation. They do not pay 
compensation and then say that the number of accidents 
have come down. There is an example from my 
parliamentary constituency Indore. There is a girt Neha 
Sharma who lost her feet in the accident but no one is 
bothering to pay her compensation. They do not even 
frame the case and claim that the number of accidents 
have come down. Further, I would like to state that the 
cases of accidents are not investigated property. The 3005 
Hawrah-Amritsar train had metan accident seven years 
ago but its enquiry report has not come out so far. Such 
is the functioning of Railways. 

Mr. Chairman, Sir, now I come on board cleaning. I 
teel sorry when they make tall claims. We are waiting for 
on board cleaning in the trains. However, I have written 
a number of times regarding the present situation of on 
board cleaning in our trains. People from my constituency 
have also written letters in this regard. We often come 
across rats, cockroaohes and filthy toilets in the trains. At 
least trains should be cleaned when we travel by them. 
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It should be cleaned at the starting point and at the 
terminal point. At least this should be taken care of. It 
s.ems on board cleaning Is stili a distant dream. 
Therefore, please pay attention to this issue also. 

One thing I would like to mention that the Hon'ble 
Minister of Railways is making tall claims. He is saying 
that they would increase the load carrying capacity. He 
has used a special term ·Volume Game" for it i.s. they 
would increase the wagon tum around and carry the 
additional load. He hu mentioned how it would be done. 
All facilities would be provided to increase the volume 
game and to double the steel traffic. He has mentioned 
to increase the steel traffic from 120 million to 200 mllUon 
tonnes and container traffic to 26 million tonne, freight 
corridor. ... (InteflflP~). Please allow me to speak for 
five more minutes, I am going to conclude. Please do 
not interrupt me. 

{English} 

MR. CHAIRMAN: Please conclude. 

Hon. Members, more than 100 hon. Members have 
given their names to speak. Even if we sit for the whole 
week, we will not be able to finish it. What can I do? 

{Transl.Non} 

SHRIMATI SUMITRA MAHAJAN: Sir, what can we 
do, these people show us piped reams. ... (Interruptions) 

[English} 

MR. CHAIRMAN: I will advise the hon. Members to 
put their written speeches. That is the only remedy. 

Madam, please conclude now. 

{TransIllHon} 

SHRIMATI SUMITRA MAHAJAN: Sir, I am sorry. I 
am saying sorry as these people tell baseless lies which 
do not stand any scrutiny. ... (Interruptions). Is this book 
all falaehood? I have looked through it which is why I 
feel angry about it. They talk about increasing the number 
of wagons, increasing the load, increasing the ~clty 
and they talk about freight corridor. They say they have 
earned Rs. 14,000 crores. They may have made this 
prOfit by increasing freight and increasing load on goods 
traina. They may carry 30 tonnes instead of 20 tonnes 
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but what is the capacity of the lines? They do not take 
this into consideration and Mr. Chairman, Sir, that is why 
I feel angry. What will happen in future? This Is written 
in the book circulated by them, I am not saying It of my 
own accord. What safety measures have they taken? 
Please inform us of the condition of the bridges and 
tr~cks on which they propose to run more trains and 
earn As. 14,000 crores as a result. I will not say much 
but they themselves have written down these facts. The 
Government will have to listen to a few facts. I am not 
wrong. Where will these goods trains run? They have 
themselves written in the pink book. They talk about one 
bridge when In fact over 80 percent of the bridges are 
more than a hundred years old. They have stated it In 
the pink book. They talk about Mallialapandiyam bridge 
and say that more iron-ore and more coal would be 
transported but these bridges built to carry a load of CC 
+8+2 tonnes iron-ore would not be able to carry the 
additional load and the project cost would be more than 
As. 4 crores. How much provision have they made for 
the purpose? They say As. 8 lakh. What do they want 
to do? The bridge is in a dilapidated state. Further, let 
us talk about Hyderabad yard. Here also they propose to 
ferry iron-ore. The project cost is estimated at As. 3 
crores and the provision is merely As. 30 lakhs. They 
have said that more than 80 per cent of the bridges over 
which the density of train traffic is proposed to be 
increased are more than a hundred years old. What will 
happen to these bridges when the load of traffic over 
them is increased? 

{English} 

MR. CHAIRMAN: Please conclude. 

{Translalion} 

SHRIMATI SUMITRA MAHAJAN: Sir, what should I 
do? My life is in danger. Future of my children is in 
danger. When these trains fall off these bridges, it will 
cause loss of lives. Who would be the ones to die? Our 
children would die. If the goods being ferried In such 
trains are lost In the rivers, our country would have to 
bear the loss. The bridge situated on the ltarsi-Jabalpur-
Bhopal-Bina route was constructed in 1870. The flow of 
river along the Itarsi-Jabalpur route is extremely fast and 
the bridge over the river needs to be repaired on an 
urgent basis. They are also asking for funds for the repairs. 

{English} 

MR. CHAIRMAN: You give it in writing. What can I 
do? 
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SHRIMATI SUMITRA MAHAJAN: Sir, these issues 
trouble me. ... (InllJ!1lIplions) 

{Eng/ish} 

MR. CHAIRMAN: What can I do? You please 
conclude now. 

... (InlelTllplions) 

{TfIlnslalion} 

SHRIMATI SUMITRA MAHAJAN: Sir, there are many 
other issues. All these things should be noted. I would 
like to point out a small thing. They have pointed it out 
themselves. They have written that bridges situatod on 
the \tarsi-Bhopal route are more than a hundred years 
old. They have stated that trains with additional load are 
required to be run over these bridges hence special 
attention needs to be paid to the condition of these 
bridges. For this purpose the requirement is of As. 450 
lakh and the budget provision is merely Rs. 15 lakh. I 
would like to know what the Government intends to do 
about it? They make big claims. This issue is about 
bridges. Let us see what happens in future. 

Sir, you will have to allow me two minutes more. 
am not talking unnecessarily. Sir, I am sorry but it would 
not be of any use to hold discussions here otherwise. 
They talk about steel containers but has someone asked 
them to reveal the true situation of our factories particular1y 
the Kapurthala factory. Let someone ask this question of 
the Government. 

/Eng/ish} 

MR. CHAIRMAN: Madam, there are 50 speakers from 
BJP alone. 

... (IntelTllptions) 

MR. CHAIRMAN: You would not stop. 

{TfIlnslalion} 

SHRIMATI SUMITRA MAHAJAN: All right, I will 
conclude in two minutes. You don't wish to listen because 
I am talking about the future. 

/English} 

MR. CHAIRMAN: It was Women's Day yesterday; 
how can I control her? 
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{Tfllnsl8tiM} 

SHRIMATI SUMITRA MAHAJAN: I just want to say 
that they make tall claims but there Ia no provision for 
safety measures or factories In the Budget. Hence, I would 
like to request that when they talk about new designs, 
high capacity etc. 

14.00 hr •• 

Mr. Chairman, Sir, the Minister is talking of giving 
power in the hands of those who do not have the 
capability of making use of that power. The Minister is 
saying himself that I have created a misleading Hlusion. 
Yes, we all know that this is an illusion which we have 
observed earlier too. An illusion is never real and he had 
also woven an illusion in front of the people of Bihar 
when he had talked of transporting two buffaloes on a 
scooter. That is why he has come under fire in Bihar. 
This illusion-making will not work here. This is the Indian 
Railways. That is why I would like to say to the Minister. 
.. . (Intsrrup/ions) 

/English} 

MR. CHAIRMAN: Shri Brahmananda Panda, you can 
speak, if you want. She would not stop. 

SHRIMATI SUMITRA MAHAJAN: I will conclude my 
speech. .. . (Inlsrruptions) 

SHRI BRAHMANANDA PANDA: Unless she concludes 
her speech, it Is difficult for me to start. ... (Intsrrup/lons) 

(TllInsl8tionj 

SHRIMATI SUMITRA MAHAJAN: Mr. Chairman, Sir, 
I would only like to say that. ... (Intsmptions) 

/Englishj 

MR. CHAIRMAN: Shrimati Sumitra Mahajan, you are 
a very senior and leamed person. Pleue conclude now. 
How can I control other young Members if senior 
Members like you are not cooperating? 

(TllInsl8lion} 

SHRIMATI SUMITRA MAHAJAN: Mr. Chairman, Sir, 
will conclude now. The hon. Minister says that he Is 

scoring goal after goal and that at every announcement 
'Chak de Rail I' should be the slogan on aU lips. But 
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what will happen when bridges collapse and accidents 
take place. Then everyone wHI start saying -Hal Lalu, hal 
Laluw• He talks of the vision for 2025. My only regret is 
that people will stop having faith In politicians. 
... (lnMmlptions) 

/English} 

MR. CHAIRMAN: Shri Brahmanand Panda, she would 
not stop. Please start your speech. 

(TI7If1SIII/Ion} 

SHRIMATI SUMITRA MAHAJAN: Mr. Chairman, the 
Minister should state the factual position instead of 
creating mirages. It would be better for the Minister to 
state facts. 

{English} 

MR. CHAIRMAN: Hon. Members, I would like to 
inform you all that hereafter I wiU ring the bell and then 
I will can the next hon. Member to speak. Anything that 
is said after the Bell will not go into the record. If things 
go on like this, then how can I control and conduct the 
House? 

·SHRI B. MAHTAB (Cuttack): Respected Sir, I stand 
here today to deUberate on the Railway Budget 2008-09 
which has received both laurels and brickbats from the 
thinking public. At the outset I must mention that the 
Railway Minister's opening remarks about a cash surplus 
of Rs 25,000 crore before dividend is clearly a 
meaningless figure. The surplus after payment of all dues, 
including dividend, to the general exchequer is only 
Rs. 13,534 crore. This is what can be invested. This is 
Mr. La/u Prasadji's fifth consecutive Rail Budget. This 
year's Railway Budget reads Jlke a wish list for the Indian 
Railways. Announcements like capacity building of high 
density network, port connecth;lty, freight corridors, 
stainless steel wagons, higher axle loada etc. on the 
freight aide are praiseworthy and in the passenger sector, 
use of stainless coaches. green toilets, improved 
passenger infromalion systems and facUitiea, reduction of 
fares etc. wlU pie ... many no doubt, yet there is cause 
for concem too. The pronouncements do not match the 
deeds. The budget Is an occasion to review the 'proglllaa 
of important projects. Apart from the DFC, mega projeds 
like the wheel factory at Chhapn., Electric Loco Factory 

"Speech was laid on the Table. 



883 

IShri B. Mahtab] 
at Madhepura, the coach unit at RaeBarellly and the 
Diesel Loco Factory have yet to take off. A new coach 
factory in Kerala has been added to this list now. The list 
01 sanctioned railway projects of maybe more than 
Rs. 75,000 crore is now a serious worry since more get 
added each year with painfully slow completion. The 
production units of Indian Railway loco works at 
Chittaranjan, Varanasl, coach units at Chennai and 
Kapurthala, wheel factory at Bengaluru can be made into 
international hubs supplying to railway system worldwide 
with more capital investment and new technology. But 
very little has been said on this. The minister had 
announced a possible corporatisatlon of Rail Coach 
Factory Kapurthala in the 2006-07 budget. What progress 
has been done in this direction? 

Budget 2007 -OS had spoken 01 pre-feasibility studies 
lor high speed train corridors which do not find any 
mention this year. I hope the idea has not been 
abandoned as such links will bring economic development 
around Important cities as it has taken place In other 
countries. But the Railway Minister has demonstrated lack 
of vision. I fail to understand the logic of growth rate of 
8% by the Railways when the entire economy is growing 
at a rate 01 8.5% to 9%. The cash surplus figures, which 
I have stated earlier in just bunkum. If the Railways has 
a cash surplus of Rs. 25000 crore then what was the 
need for seeking budgetary support from the Union 
Finance Ministry? What one sl10uld understand is how 
much is the quantum of investible surplus. 

There are a lot of anomalies when one goes into 
the details of this year's Railway Budget. The freight 
loading may be taken as an example. The freight loading 
target of 850 million tonnes is marginally less than the 8 
percent growth rate target of 858 million tonnes projected 
for the Ninth Plan by the Railways. How can one say 
there is progress? 

Similarly an adhoc provIsion of Rs. 5000 crore for 
expenditure arising from anticipated recommendations of 
the Sixth Pay Commission would appear to be less than 
the 30 percent increase experienced at the time of 
Implementation of the Fifth Pay Commission 
recommendation. It can only be hoped that this figure 
will not be wide of the mark. The allotment of only 
Rs. 600 crore for bridges, as compared to Rs. 700 crore 
for Road over Bridge/Road under Bridges seem 
inadequate when one takes into consideration that a large 
number of bridges even now require attention, being more 
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than 100 years old and particularly considering the 
increased axle loads being permitted or proposed to be 
introduced. Higher levels of Overloading are taking place 
now. I am sure the Government is aware about the 
Railway study made recently on the South Eastern sector 
which has revealed that the extent of overloading has 
gone up Significantly after the axle load was increased to 
22.9 tonnes from 20.32 tonnes. We are all aware that 
South Eastern Railway deals primarily with iron ore traffic. 
Earlies, that is, before 2005, wagons were overloaded to 
the extent of 24-25 tonnes per axle most of the time. 
However, in 2006 and 2007, when Railways allowed 
higher levels (22.9 tonnes) of axle load, wagons were 
over loaded at 28-29 tonnes and even 30 tonnes per 
axle at times. Excess loads damages the rail tracks and 
wheels resulting in faster wear and tear. For Railways, 
which uses the same tracks to such passenger trains 
this has emerged as a major concern as damaged rails 
could even result in accidents if not detected on time, 
apart from higher maintenance costs. 

In the past four years, Indian Railways transported 
an additional 233 million tonnes of originating freight traffic 
and in the next four years, it proposes to handle an 
additional 31 0 mt. How it is going to be achieved? It is 
not clear from the Budget for 2008-09. What has been 
presented in the Budget are some sign posts; not a clear 
road map. The freight traffic growth of the Railways has 
been steadily dwindling. For the past few years, the 
Railways has been transporting on an average an 
additional 60 mt every year. The fallout of it is that the 
Railways continue to lose its market share to other modes 
of transportation. Nothing SUbstantial has been done to 
meet this challenge. 

I now come to another unpleasant issue. There was 
no crying demand for bringing the fares down, certainly 
not from those who travelled AC First, AC Sleeper or AC 
Chair Car. They would not have minded if the Railway 
Minister had maintained the status quo for they choose 
the higher c\aaaes of their own volition, only after making 
sure that they can afford it. The fare reduction of those 
classes are not alao such as to attract significantly more 
passengers. Similarly, the tinkering with freight reduction 
too will have only a marginal effect on prices, if at all. 
There is no specific assurance in the Budget speech that 
so many new trains will not cause serious traffic 
congestion and affect the quality and regularity of track 
maintenance and that they will not compromise safety 
consideration. New passenger trains also eat into the time 
and space for movement of goods train which are not 
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only the chief bread winner of the system but aJao keep 
the sinew's of the economy strong. Any operational 
decision that slows them down will have a caacading 
effect in the sense of pulling down the volume and velocity 
of transactions in all resorts. For these reasons, the Traffic 
wing of the Railway Board had always been opposed to 
excessive number of new passenger trains. 

This year Fifty-three new trains have been announced 
on a saturated system, without making provision to 
improve the infrastructure. Speed of trains is the other 
aspect which needs deliberation. On a high-density 
network, accounting for nearly one-third of the country's 
total rail network of 66,000 km, the coverage speed of 
passenger train Is 55 km and goods train 20 km. Even 
Rajdhani and Shatabdi Express run at an average speed 
of 75 km. The Fastest passenger train is Shatabdi Express 
between Bhopal and Kanpur with an average speed of 
140 km. Isn't this well below the speed of fast trains the 
Railway Minister vowed to introduce after visiting countries 
where such trains operate? There are some unanswered 
questions even today. Why is the average tumaround time 
of wagons are still so high despite slashing of the free 
time and like in demurrage? Why are more diesel 
locomotives proposed to be acquired despite the 
announcement to go for electrification of more routes? 

It is good to know that issues such as port 
connectivity and elbowing of lines will receive a good 
deal of attention. But then one COUldn't be sure of the 
outcome of such an initiative if the issue is left of Rail 
Vikas Nigam Ltd. to handle. There are instances where 
the port connectivity and doubling projects have made 
little progress because RVNL IS not convinced of their 
viability. The real problems facing the Railways are an 
acute congestion on certain busy freight routes and 
chronic shortage of locomotives. These problems have 
not been addressed in the Budget. 

Railway Minister proposes to upgrade infrastructure 
at an estimated investment of Rs. 75,000 crore in the 
next seven years. Where is the money going to come 
from? If the Railways wants bigger private participation, 
it will perhaps have to take a re-look at its present public-
private partnership model. Correct policies to attract private 
investments are needed. Sadly, the Rail Budget lacks such 
policy initiatives. What has happened to the dedicated 
rail freight corridor? We have been hearing about this 
corridor for the past three years. Prime Minister had laid 
the foundation stone for this project way back in 
September/October 2006 in Mumbai and Ludhiana. Has 

a single brick been laid so far? We have been hearing 
about the plans to convert New Deihl Station into a world-
class station. But nothing has been done 80 far to execute 
this project. If this pace of work continues, can we expect 
the work to be completed before the Commonwealth 
Games? 

Railway Minister has made a number of 
announcements relating to new trains, lowering the train 
fare etc. On a careful study, one finds that a number of 
New trains can only ply after around 7 to 8 years because 
tracks are not there and in many places gauge conversion 
is necessary, which may take years. I wll give one 
example which is very glaring. It Is announcement of 
running a new passenger train from Hajlpur to Phulberla. 
This Phulberia Is a weI/known place because of the 
Railway Minister. But a passenger train can only ply after 
new track is laid. Can It be done in the ensuing financial 
year? Will this passenger train ply in 2008-09? I leave it 
to your wi.dom. Similarly there are a dozen of new trains 
that are announced by Railway Minister which can ply 
only after tracks are converted from Narrow gauze to 
Broad Gauze. 

Next Is the most Interesting part relating to lowering 
the passenger fare. A general Impreaaion amongst the 
public is that heflCl8forward train fare wi" become cheaper. 
But is it so? This fare reduction has come with certain 
conditions. It Is applicable only on Sleeper Class, AC 
Chair Car and 3 TIer where the reduction wHl be 2 percent 
provided the passengers travel in the newly designed 
high capacity compartments. I tried to find out what are 
these high capacity compartments. Today, normal Sleeper 
Class compartments have 72 Berths, the high capacity 
will have 84. AC 3 Tier has 64 and It will be enhanced 
to 72. AC chair car has 67 and It will increase to 102. 
Railways Minister has announced that new compartments 
are being manufactured. Those which have been sent for 
repair, will also come, he has said. But from close quarters 
of Rail Bhawan, it is leamt that, at present only 225 
newly designed high capacity compartments are available. 
It will take not less than 7 to 8 years to convert ali 
compartments to high capacity. Should we believe that 
the passengers have to walt till then? 

The other announcement is relating to reduction of· 
ticket-fare in some "popular" trains during peak hour. T~ 
are nearly 1600 Mail and Express trains plying In our 
country out of which 400 are considered, ·Popular", I do 
not know In what category. It is very cumbersome to 
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Implement this, no doubt, but the general impression has 
been created through the Budget speech that train fare 
has been slashed though it Is seasonal. Very strange are 
the ways of the Railways Minister. Strange indeed! 

~: At. this juncture I must raise certain issues for the 
consideration of the Railway Minister. It relates to Freedom 
Fighters. Since 70s, Freedom Fighters are provided with 
free rail travel pass for which Ministry of Home Affairs 
had depOSited the money. The number of Freedom 
Fighters are quite less today in comparison to that of 
70s or 80s. I have been appealing time and again that 
the restriction of travel In Super Fut Trains like Shatabdl, 
Jana Shatabdl and Rajdhanl should go. They are old 
and infirm and very few of them actually travel. Why 
can't you provide them a little comfort. They donot seek 
priority In reservation. Allow them these superfast train 
travel only when vacancy is available. 

I take this opportunity to reiterate again that for the 
speedy development of Infrastructure in Orissa, Indian 
Railways should provide a package which includes 
allocation of funds for ongoing proJects, sanction of new 
lines, introduction of new trains, extension and increase 
in frequency of maiVexpress trains, and improve passenger 
amenities. There is an urgent need to complete Daltary-
Banspanl BG rail link and introduce coaching services In 
this sector. Rail link costruction work between 
Bhawanipatna to Junagarh should start immediately. There 
is a demand to extend Naupada-Gunupur BG rail link to 
Thiruvali which would enable Increase in cargo generation 
at Gopalpur port. Two projects, such as Khurda Road-
Bolangir and Haridaspur-Paradeep proposed rail link is 
progressing at a very slow pace. In these new rail lines 
the rate of return is high, yet I fail to understand why 
Railway is not allocating funds for completion of these 
two projects in a time bound manner. 

The survey report of Talcher-Gopalpur Broad gauze 
rail-link is before the Ministry which has Indicated a 
favourable rate of return. The recent thrust of 
industrialisation in Orissa with setting up of Steel, Power 
and Aluminium Plants would require a dedicated railway 
link between Talcher to Gopalpur for export and import of 
raw materials and finished products. However, I must thank 
Railway Minister for starting 4 new trains and increasing 
the frequency of Rajdhani Express. The new train 
connecting Allahabad to Sambalpur was a long pending 
demand which has been adhered to. I would urge upon 
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the Minister to consider starting a new Express train from 
Paradeep to Mumbai which would connect the east-<:aast 
to the western shores of our country. In this Budget, 
attempt has been made to recognise the problem of 
unmanned level crossing and congestion at busy level 
crossing which needs Road over bridge. Two such Road 
overbrldges are essential in and around Cuttack now. 
One at Gopalpur and another at Kapilash Road-Tangi. 
Necessary steps may be taken to include these two 
projects in this year's Budget. 

As large parts of Orissa are being developed by 
East Coast Zone, the functioning of this Zone is of great 
interest to us. It was after long fight that this zone was 
created. Our impression was that it would be full fledged 
by now in its 10 years of existence. But that is not so. 
I will give you instances. In 2007-08, Sarnbalpur-Titlagarh 
and Titlagarh-Raipur Doubling project was listed. Asian 
Development Bank was supposed to finance this 
Rs. 1680 crore project. Last year provision of Rs. 10 crore 
was made. The technical survey and detailed estimate 
was done by East Coast Railway and after that tender 
was floated. The area comes under East Coast Railway 
Zone. But Railway Vikash Nigam didn't entrust these job 
to the project implementation unit of East Coast Railways 
but has given one to Kolkata and another to Bilashpur 
Project Implementation unit. Why this has been done? 
There has been cost escalation of high order. Almost 
double the amount of the project cost. Will the Minister 
look into it? Also appraise us the reason Why the jobs 
were taken away from East Coast Zone. 

Before I conclude, I must say that Railway Minister's 
performance as the Railway Minister in the past five years 
has been impressive in the senae that he presented five 
budgets In a row, all surpluses and has succeeded in 
projecting Indian Railways as one of the high performers. 
But would it not also be in order to have a performance 
assessment of how many of the promises made in the 
earlier Budgets have actually been delivered upon. What 
needs to be remembered is that, despite impressive 
strides in recent years on the financial and safety fronts, 
when compared to major world railways, the Indian 
Railways has a very long way to go in terms of quality 
of service and productivity. There are tremendous 
challenges to be overcome. Therefore, there is no room 
for complacency or misplaced munificence. 

MR. CHAIRMAN: Now Shri Brahmananda Panda. 
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{Tmns/slion} 

"SHRI BRAHMANANDA PANDA (Jagatsinghpur): 
Hon'ble Speaker Sir, I thank you for giving me this 
opportunity to speak on the Railway Budget of 2008-
2009. The Railway Budget is like a milestone in the 
progress of a nation. It's a reflection on the unity, integrity 
and diversity of our huge country. Railway is the unifying 
force in this country. 

This House has witnessed discussions regarding the 
welfare of our population, especially of the deprived 
sections like the labourers, the farmers and the working 
class. Everybody cutting across party lines exp ...... 
sympathy, but sometimes it works to be a mere lip service. 

Sir, india is a land of diversity with many languages, 
religions, castes and creeds. I come from the holy land 
of Lord Jagannath, who is a symbol of secularism. He 
had a devotee named Salabega who was a Muslim and 
a devotee named 'Dasia' who was from the Dalit 
community. In this context sir, when I rise to speak my 
heartbeats for my people. Whenever any national leader 
visits my State, they all highlight the poverty, destitution 
and deprivation of my people. Orissa is in famous as a 
backward, poverty-stricken State. 

In the recent past Orissa has had some distinguished 
visitors like Mr. Sharad Pawar etc. Now Mr. Rahul Gandhi 
is on a tour to Orissa. He has expressed his anguish 
after witnessing the deprived state of Orissa's poor in 
general and Scheduled Caste and Scheduled Tribe 
community in particular. The sincerity of their sympathy 
is doubtful. 

Sir, you are a leader of the proletariats and you 
stand for the interest of the proletariat so. Hence, I believe 
you will sympathise with me and allow me to point out 
the flaws in the Railway Budget. Sir, as far as safety 
and security of the passengers are concerned, very little 
has been done in this regard. A Railway passenger is 
subjected to loot, dacolty, accicient as well as terrorism. 
A person travelling by train Is unsure of reaching his 
destination. Hon'ble Railway Minister is speaking of 
modemization. But he must provide a secured environment 
for railway passengers. I congratulate him for his steps 
which are taken to extend facilities to women and senior 
citizens. I also hope that he will look at Orissa with a 
benevolent eye. Orissa is a backward State but not a 

"English translation of the speech originally delivered in Oriya. 
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poor State. It is a beautiful land filled with natural 
resources, minerals, forests and has a long coast line of 
480 Kms. Visitors to Orissa get spellbound by seeing the 
beauty of this land. That Is why our Chief Minister has 
written a letter to the Hon'ble Railway Minister to pay 
attention to the demands of Orissa, so that the Railway 
map of Orissa will change. Orissa is now a favourite 
destination of industriai groups like POSCO, Arcellor Mittal 
and Vedanta etc. Orissa needs to make giant strides to 
catch up with other States. Hence development of Railway 
infrastructure with Port Connectivity is very vitai to the 
progress of Orissa. 

/Eng/Ish} 

MR. CHAIRMAN: Hon. Member, please conclude now. 

SHRI BRAHMANANDA PANDA: Sir, you must give 
me a considerable amount of time. ... (/nl8lT11pf1ons) 

MR. CHAIRMAN: That is what I have told you. Or, 
somebody else may have to come here; I cannot be 
here. 

SHRI BRAHMANANDA PANDA: In that case, I am 
not going to apeak anything. 

MR. CHAIRMAN: Please conclude. 

SHRI BRAHMANANDA PANDA : Mr. Chairman, Sir, 
you must allow me a considerable amount of time to 
speak. 

MR. CHAIRMAN: You can give the remaining portion 
of your speech, In writing. You may write any number of 
pages, and place it on the Table; it will be taken as 
recorded. 

SHRI BRAHMANANDA PANDA: Sir, this Is not fair. 
When I am here to speak about my State, I should be 
aHowed to speak. 

MR. CHAIRMAN: Whatever idea you have about the 
Railways, you may write an essay or even a book; you 
may place it on the Table; and it would be considered as 
recorded. Please understand that we have time constraint. 

SHRI BRt\tIMANANDA PANDA: Then, why \Ilf)se 
people are 8'iiowed to apeak In the House. ... 
(/nl8nvptions) That is why Orissa has become a backward 
State. I am here to speak about my State of Orissa. 
(/nftJrrupIions) 
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MR. CHAIRMAN: Even in the evening you would not 
be here, but I will have to be here till midnight. 

You may continue your speech. Try to conclude as 
early as possible. 

[Translation} 

'SHRI BRAHMANANDA PANDA: Sir, there are many 
projects which have been sanctioned by the Central 
Govemment but work is yet to start. There are some 
projects which remain unfinished due to dearth of funds. 
With a sufficient financial allocation the work can be 
completed. The Langigarh and Junagarh railway line 
needs to be completed. Members of the Houee Committee 
of Orissa Legislative Assembly and Chief Minister had 
met Hon'ble Railway Minister regarding this division. 

Likewise there is the Khurda road and Bolangir 
railway line which remains pending from a long time. 
This is a tribal dominated area. The people remain 
backward due to regional imbalance and negligence by 
the Central Government. They remain cut off from the 
mainstream. That is why 'Naxalism' is on the rise here. 
Repeatedly we have demanded in this august House that 
the Khurda-Bolangir Railway Project work should be 
speeded up but in vain. The Central Government is 
unnecessarily delaying the release of fund. Similarly we 
have many on going projects like the Haridaspur-Paradeep 
railway line, Angul-Duburi railway line, Sukinda-Talcher-
Bimlagarh line, Rupsa-Bangiriposi and Nuapada-Gunupur 
railway line etc. which await allocation of funds. People 
of these areas are now indulging in Naxalism and Maoism 
etc. There are also some railway projects where doubling 
and electrification of railway line are very essential like 
Daitarl-Banspani railway line, Talcher-Sambalpur, 
Haridaspur-Paradeep railway line Koraput-Rayagada, 
Sambalpur-Talcher etc. There are many projects which 
awaits survey. We draw the attention of the Railway 
Minister to ensure an early survey. Further, the second 
line for Khurda-Puri requires adequate allocation for which 
work may be expedited. 

We demand introduction of new trains from 
Bhubaneswar to Koraput, from Jeypur to Malkangiri, from 
Bargarh-Nuapada, Berhampur, Phulbhani to Puri etc. 

Sir, the Konark temple is a world famous architectural 
marvel. Gurudev Ravindra Nath Tagore had admired the 
poetic skill of Oriyas in Konark temple. This beautiful 

"English translation of this part of the speech originally detivered 
in Oriya laid on the Table. 
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place will attract more tourists if well-connected by 
Railway. Sir Phulbani is a district of tribals. Even after 60 
years of Independence the people of this area remain 
untouched by Railway. They have neither seen a train 
nor a railway track. It is a very sad commentary on the 
state of affairs today. Thus, Puri-Konark be connected 
with rail. 

Sir, I would like to draw the attention of the Railway 
Minister to introduce some new super fast trains which 
will connect Orissa to New Delhi. In Orissa there are 
trains without pantry-car facility for example the 
Heerakhand Exp, which runs between Bhubaneswar and 
Koraput. Tribal districts of Orissa should be well-connected 
to New Delhi. 

Now I will speak about my own constituency, 
Jagatsinghpur which houses the famous Paradeep port. 
It's a milestone in our nation's economic progress. It is 
the deepest natural port in the east coast. Paradeep port 
earns revenue for the country. However, the full potential 
of this port is not being properly exploited because the 
second railway bridge over river Mahanadi has not been 
completed yet. Again Sir, my constituency houses the 
shrine of Goddess Maa Sarala who is compared to Mata 
Valshno Devl. But the place has no railway connectivity 
and hence tourists face difficulty. The trains which ply 
between Paradeep to Bhubaneswar may be further 
extended to Puri with a stoppage at this place of 
pilgrimage. Sir we have been demanding for a long time 
that Rajdhani Express should ply between Bhubaneswar 
and New Delhi on a daily basis. That has not happened. 
Sir, I would like to draw you attention to Junagarh-
A,!,baguda railway line and Kantabanjhi-Jeypur railway line 
which should be laid via Khariar and Nawarangpur. Further 
2807/2808 trains to be operated daily. Sir these areas 
have predominantly tribal population. Laying down of 
railway lines will integrate them to the mainstream. Our 
Chief Minister Shri Naveen Patnalk dreams of a 
economically strong, vibrant and progressive Orissa. His 
dreams can only be fulfilled if the Central Government 
and the Ministry of Railways in particular lends a helping 
hand. Funds should be provided to expedite the on-going 
projects. The financial aid should come in a time-bound 
manner so that the projects can see the light of the day. 
Sir I would conclude with a poem which was recited by 
Gopabandhu Das which describing the beauty of lake 
Chilika ... 

'Oh' train do stop here for a moment, 
I want to enjoy the scenic beauty, 
Rare, unimaginable, unique and unparalled. 
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Sir, I thank you for allowing me to speak on the 
Railway Budget. 

Jai Jagannath.· 

DR. RAMESHWAR ORAON (Lohardaga): Mr. 
Chairman, Sir, first of all, I would Uke to thank hon. Prime 
Minister and Smt. Sonia Gandhlji, under whose able 
leadership and guidance the UPA Government is being 
run. After this I would like to thank Shri Lalu Prasadji for 
presenting such a good Rail Budget. 

Mr. Chairman, Sir, three years back when Shri Lalu 
Prasad ji was reading out the Rail Budget, he had quoted 
a couplet -"Kaun Kehta hai aasma mel chhed nahi ho 
sakta, tabiyat sa ek pathar to uchhallo yaroo·. It is not 
an exaggeration to say that during the last four years 
Indian Railways has been completely transformed. 
Railways has given a new direction, a new thinking to 
the public sector undertakings of the country as to how 
these public sector undertakings which were running into 
losses could earn profits. 

Mr. Chairman, Sir, hon. Railway Minister has 
increased railway facilities for the passengers thereby 
making their journey tension free. Online coach indication, 
display board and online train arrival departure Information 
boards are a few positive steps in this direction. 

Mr. Chairman, Sir, I would like to draw the attention 
of hon. Minister of Railways towards certain problems 
being faced by the passengers. Today when I was coming 
to Deihl from Ranchi, I came to know that all the trains 
running via Kanpur to Aligarh are running late. When I 
asked about the reason for the delay. I was told that due 
to fog the trains were running late. It is the month of 
March now, but during the months of December, January 
and Feburary the passengers genuinely have to face a 
lot of problems due to fog. It Is a matter of happiness, 
as I have, read in the newspaper, that the railways is 
developing some technique 80 that trains could be run 
even when fog is there saving passengers from 
Inconvenience. Railways connects the entire country from 
all the directions like North, South, East, West and brings 
people of all the States together. 

Sir, there are certain foreata and hilly regions in NoI1h-
East. Jharkhand, Chhattisgarh, Orissa. Madhya Pradesh 
etc. where there is no railway line even today. People in 
those areas have never seen a train. I would like to 
request han. Minister to expand the rail networt< in such 
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backward and far-flung areas where tribal and backward 
people are living. 

Sir, a lot of progress has been made by the railways 
from the point of view of profit, facilities and security but 
still there is one general compiaint against the Railways. 
As Madam Sumitra Mahajanji was telling. the projects 
taken up by the railways are delayed a lot in their 
completion. The reason behind this is that there is no 
priority fixed for them and also there is no fixed time 
limit for the completion of such projects. If railways starts 
a project, the small children become grown up and those 
who are young at that lime become old but the railway 
project does not get completed. The Railway Ministry will 
have to bring about a change in its approach. It has to 
be ensured that whatever project is taken up that should 
be taken up on priority basis and a certain time limit 
should be fixed for its completion. When all the works 
are being completed in the country under specific planning 
then the Railways should also complete all its ongoing 
projects on time. 

fEngli$h} 

MR. CHAIRMAN: The next Speaker is Shrl Prabodh 
Panda. Hon. Member, you can lay your speech on the 
Table of the House. 

. .. (Inltlrrupti0n6) 

{Translation} 

DR. RAMESHWAR ORAON: Sir, I have just started. 
I would like to suggest the Railway Ministry to constitute 
a Committee of experts of the Planning Commission, 
Railway Ministry and Economists and this Committee 
should see as to how funds could be arranged so that 
all the pending £.nd ongoing schemes could be completed. 
There are a number of railway projects which are of 
social and economic importance in the country, but these 
could not be launched due to low rate of retum. Now the 
rate of retum has been kept at 14 percent. Due to this 
a number of schemes do not get implemented. This is 
the main reason as to why after Independence there has 
been very less expansion of railways. Approximately only 
11 thousand kilometers of railway has been laid since 
1951. This expansion is very I88S. China has gone llhead 
of us. I would like to urge that there should be expanilon 
of railways. Funds should be mobilized for this purpose. 
Public-Private Enterprises partnership should be 
encouraged for this. 
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[Dr. Rameshwar Oraon] 
Sir, I shall take only one more minute to speak. The 

mine owners or industry owners in mining areas and 
industrial areas should be asked to construct the railway 
lines in their areas under the supervision of railways. 
This will help in the fast expansion of railways. 1111 now 
there was a competition between rail and road Journey 
but in future the competition between rail and air joumey 
Is going to increase further. Now you can see that a 
large number of flights are being introduced from the 
States and also from major cities of the country. People 
are opting for air travel instead of rail travel. Therefore, 
it is necessary to modemlze the railways and Improve 
facilities there. 

(English! 

MR. CHAIRMAN: Hon. Member, please take you seat. 

DR. RAMESHWAR ORAON: Sir, I will just read out 
my demands. ... (/ntenuptions). 

MR. CHAIRMAN: Please take your seat. .., 
(/nftlnuptions) 

(Translation] 

DR. RAMESHWAR ORAON: Sir, attention should be 
paid towards the projects lying pending In Jharkhand and 
they must be completed within a fixed time schedule. 
The survey for laying a railway line between Lohardagga-
Tundla-Raurkela has been completed. Funds should be 
provided for starting the work on this project. Lohardagga-
Tauri rail line which Is under construction should be 
completed within the fixed time schedule so that the 
distance between Ranchi and Delhi could be reduced. . .. 
(/ntBnuplions) 

(Eng/ish] 

MR. CHAIRMAN: The reading material In your hand 
can be placed on the Table of the House. 

.. . (/ntenuptions) 

(Trans/lltion! 

DR. RAME5HWAR ORAON: Doubling of Ranchi-
Lohardaga railway line should be carried out. Quota of 
recruitment of sports persons should also be increased 
in the Railway. .. . (lnftlnuptions) 

(English] 

MR. CHAIRMAN: Hon. Members do not listen to the 
Chair in spite of repeated requests made from the Chair 
about laying the speech on the Table of the House. 

. . . (/ntenuptions) 

(Translation] 

DR. RAMESHWAR ORAON: Ranchi-Delhi Railway 
Express should be run daily. ... (/ntenuptions) 

(English] 

MR. CHAIRMAN: Hon. Member, you can place it on 
the Table of the House. 

(/ntenuptlons) 

(Trsns/st/on] 

DR. RAMESHWAR ORAON: Sir, I would like to thank 
you for giving me time to speak. 

/English] 

MR. CHAIRMAN: We will have to conclude it before 
midnight. 

. . . (/ntenuptions) 

SHRI PRABODH PANDA (Midnapore): At the very 
outset, I must express my reservation about the discussion 
on the items listed In the List of Business. 

MR. CHAIRMAN: You are the only speaker from your 
Party, so you can take eleven minutes. 

SHRI PRABODH PANDA: Items listed at 51. Nos. 13 
to 18 have been clubbed together. It is a matter of 
injustice that item No. 18, which Is a very important one, 
has been clubbed with other items. It should have been 
discussed separately, but it has been clubbed with other 
items. Since I have got the right to speak on that subject 
as the mover of the Resolution, I shall speak then and, 
therefore, at this point I am not going into that. I will be 
speaking now only on the Railway Budget. 

On that date, when the hon. Railway Minister 
presented the Railway Budget, he presented a very rosy 
picture of the Indian Railways. I broadly support this 
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Railway Budget. He claimed that he has elevated the 
status of the Indian Railways from a loss-making 
undertaking to a profit-making undertaking, and it is very 
good. I heard his speech in my constituency, Kharagpur. 
He said that he elevated the Indian Railways status like 
a magician. It Is said that magic 16 nothing but talk and 
tricks. It i8 nothing but full of tricks and talk. What was 
the talk that we heard and what were the tricks? Let me 
speak something about his tricks. 

Now, the privatization process is going on. So far, I 
know particularly that the hon. Minister and his Party are 
against indiscriminate privatization. However, different 
activities of Railways are getting privatized day by day. 
Catering system has already been privatized and the 
contracts have gone to cl'Orep8fis or millionaires and not 
to the ordinary yolks or people. Maintenance activity, even 
station management, has been privatized. 

Coming to the Railway Workshops, nothing has been 
said about it in this Railway Budget. In my constituency, 
Kharagpur, there is a big Railway Workshop, but there is 
no security, facilities or amenities for the employees there. 
The lady employees do not even have separate toilets; 
security problem is there. A few months back, two 
employees died in an accident. This is the situation now. 

We have heard that one of the largest printing 
presses is going to be privatized. It was based on Rakesh 
Mohan Committee's observation and recommendation. The 
former Railway Minister has taken to the privatization path, 
and now Shrl Lalu Prasad is following that path. The 
stakes in the largest public sector utility, the Indian 
Railways, are getting diluted. This is my charge and 
allegation against this Ministry. 

Coming to other tricks, by only changing the category, 
that is, from Express to Super Express, they have eamed 
Rs. 75 crore, but no extra amenities, no extra stoppages 
and no extra facilities have been provided to the 
passengers. By merely changing the category, they have 
increased the fares. They are talking about decreased 
ticket fares, but by merely changing the category from 
Express to Super Express, they have increased the ticket 
fares to that of the Super Express trains. This ia the 
trick. 

The other trick is something which is not stated in 
the Parliament. Many things are done by administrative 
steps. It is one of them - changing the category from 
Express Trains to Super Fast Trains. 
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I am coming to the caneeDation charge. It is getting 
doubled. They have earned an income of As. 100 crore 
only by increasing the canceHation charge. Eartler advance 
booking could be made only up to 60 days. Now, it It 
made as 90 days. By this, they are going to eam more 
than Rs. 550 crore. 

Another thing Is on Talkel facility. What Is happening 
In Tatkal facility? They have done something by 
administrative step here also. This Is the trick. Ten per 
cent of berths were kept for Tatkal boOkings. Now, it Is 
30 per cent. Earlier Tatkal was for 24 hours. Now, It Is 
extended to 120 hours. This Is the trick. From Tatkal, 50 
per cent would be cleared for wait-listed passengers. So, 
income will be increased by this. All these steps will put 
burden on the ordinary passengers. This Is not expected 
from the Railway Ministry - at least from the Railway 
Ministry of the UPA Govemment. 

Now, I am coming to the problems of the porters. It 
is very bad to say that they are coolies. Even the Minister, 
Shri Lalu Prasad Ji addressed them as coolies. They are 
not coolies, they are porters; call them by their names 
and do not call them coolies. They are talking about the 
facilities of the porters - they are going to recruit them 
and regularize them. But more than 40 per cent of them 
are over-aged. They are not in a position right now to 
get the railway jobs and that they would be regularized. 
They .re over-aged. Even more than 20 per cent of 
them are illiterate; and they do not h.ve even the primary 
education. This is the trick of the Railway Ministry and 
particularly the Railway Minister. 

Now, I will come to the trains. Nothing is said about 
the suburban trains; nothing Is said about the EMU 
coaches, the DMU coaches and about the MUMU 
coaches; no facilities have been given to the daily 
p.ssenge.... I am very much astonished to see th.t 
nothing has been allocated even for the on-going projects 
in the Railway Budget. 

In the last Railway Budget, a second bridge was 
sanctioned on River Kosi, in my Constituency. 8ut in this 
Budget, it Is totally absent and nothing il mentioned. 
There are different on-going projects, but no allocation 
has been made for them. Most of the projects have b~ 
concentrated and located in Bihar. I am not against that 
and they should be upgraded. But this Minister Is the 
Minieter of Indian Railways. The Ministry should behave 
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[Shri Prabodh Panda) 
in such a manner that the national character comes up 
and it is regulated. But this is absent. It is a very sad 
state of affairs. 

I will talk about another thing. I happened to be a 
Member of the Consultative Committee on Railways. In 
the last Consultative Committee meeting, it was decided 
and promised by the Minister that Howrah Railway Station 
would be upgraded to that of international or global 
standards. It is quite surprising to me that in this Railway 
Budget there was no mention of it; and Patna has come 
in and Howrah has gone out. I am not against upgrading 
Patna Station, but why has Howrah been removed? Please 
incorporate it and try to elevate Howrah Station and make 
it on par with the international standards. 

I now come to the doubling of lines. Shri Velu visited 
Kharagpur. More than 70 passenger trains, super fast 
trains and Rajdhani Express are plying there but no 
doubling has been done. A survey has already been done 
but there Is no doubling of the line. So, I would request 
that trom Kharagpur to Midnapore VI8 Giri Maidan doubling 
should be done. 

Coming to the Metro Rail, I would like to say that in 
Delhi the Metro Rail is being run, monitored and 
conducted by the Urban Development Department. Why 
the Kolkata Metro Rail is being run by the Metro Rail 
itse". If in Delhi It is being run by the Urban Development 
Department why not it be conducted by It in Kolkata and 
elsewhere? This is my demand. 

There is no indication. ... (InlBnuptions) 

MR. CHAIRMAN: Please complete your sentence and 
then conclude. 

SHRI AJOY CHAKRABORTY (Basimat): Sir, he is 
the only speaker from our Party. Please give him time to 
speak. 

MR. CHAIRMAN: Your recommendation is not 
required. He has already taken 15 minutes. 

SHRI PRABODH PANDA: Sir, you have given time 
to several speakers why I am being denied? I seek your 
favour in this regard. 

Coming to the amenities to the employees, I would 
like to say that most of the workers are staying in quarters 
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but no construction work has been undertaken. The 
drainage system is in a very bad condition. . .. 
(InlBnuptiOl18) Even in General Budget there was some 
indication of the Sixth Pay Commission. But nothing is 
being mentioned about It in the Railway Budget. I do not 
know what would be the fate of the Railway employees 
after the presentation of the Sixth Pay Commission. 
Nothing is being said about it In the Railway Budget. 

14.38 hr •• 

[MR. DEPUTY SPEAKER in the Chait} 

This is the first round of discussion. I do not know 
whether the Minister will respond to all the points made. 
I seek his intervention and hope that he will consider all 
these aspects. With these words I broadly support the 
Railway Budget and seek Railway Minister's intervention 
in this regard. 

MR. DEPUTY SPEAKER: Before I call the next 
speaker I would like to say that I have a long list of 120 
speakers with me. So, I would request the Members to 
speak only on their demands. Therefore, no one should 
speak for more than five minutes. That will be better and 
that will serve the purpose also. Otherwise, we will have 
to sit till tomorrow. 

Secondly, I would also like to make a request that 
those hon. Members who wish to lay written speeches 
on the Table of the House they can do so. 

I would now request Shri Rewati Raman Singh to 
look at the watch and speak only for five minutes. 

[Translstion} 

SHRI REWATI RAMAN SINGH (Allahabad): Hon. 
Deputy Speaker Sir, you have passed an order as 800n 
as you came. ... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: This is not for you only 
but for all the hon. Members. 

[TranslsJion} 

SHRI REWATI RAMAN SINGH: What for is this 
House? This House is for debate. If the Govemment is 
in such a hurry then the Government should get the 
railway Budget passed without debate. Sitting till late night 
makes no sense . ... (lnlBrruptions) 
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{English} 

MR. DEPUTY SPEAKER: You are wasting your own 
time. 

SHRI REWATI RAMAN SINGH: Let us sit till late 
night. This House has been sitting till late night. This Is 
not for the first time that I am requesting you. 

{Translation} 

If you expect us to finish within one day, why do you 
allow us to speak; do not allow at all. 

{English} 

MR. DEPUTY SPEAKER: You are wasting your own 
time. What can I do? 

(Interruptions) 

SHRI REWATI RAMAN SINGH: This is not correct. 

{Translation} 

Hon. Deputy Speaker, Sir, you have started speaking 
even before I could start. You have taken my time. 

MR. DEPUTY SPEAKER: I have taken your time or 
you have wasted it. I am just helping you. 

SHRI REWATI RAMAN SINGH: Sir, I extend my 
hearty congratulations to Shri Lalu Prasadji, the Minister 
of Railways. I am congratulating him because we have 
always seen the deficit Railway Budgets and the railways 
had to borrow from the General Budget. But since Lalu 
Prasad Ji has taken charge of the Railway Ministry. he 
has brought a revolutionary change. The railways had a 
profit ot 20,000 erore rupees last year and this year the 
railways has a profit of 25,000 crores rupees and he 
deserves congratulations tor this. He has executed several 
good works for the railways. He has given the railways 
a new direction. Today we can proudly say that the largest 
public sector organization of India has made a name for 
itself in the world. The economists from Harward, London 
School of Economics and IIMs have come to Shri Lalu 
Prasadji and asked him as to what he has done for the 
wonderful tumaround in the railways. 

Sir, though the railways is progressing. I would like 
to point out the other aspects to the hon. RaDway Minister. 
He must be listening, Rathwaji is sitting here. he may 
note it. Though you notes down, those notes remain in 
your note-book only and no action is taken thereon. I 
would like to request the Minister of State in the Ministry 
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of Railways that if he notes down anything, he should 
Inform the Members regarding the action likely to be taken 
or no action. There are two Ministers of State in the 
Ministry of Railways but ellen then the Members are not 
informed. 

Sir, today the trains are the only means of travelUng 
for the general public. A person prefers the railways for 
going anywhere provided he gets the required facilities. If 
you see the general coaches of the trains going to Punjab, 
Mumbal, Kolkata and other places from Bihar, you will 
find those coaches overcrowded. People do not get 
enough space for sitting In tho.. coaches. 

Sir, there should be such an arrangement that the 
general public for whom the UPA Govemment always 
speaks, also may get some facilities. Today, the general 
public Is the most troubled lot. It world be better you 
Increase the fare by two rupees but ensure that the 
facilities for the public are also increased. Even today a 
member of the public travels as an unfortunate man and 
he does not get even a .eat. Few days ago I had gone 
to Balia from Delhi. I had taken Tinsukhia Superfast 
Express and the coaches were overcrowded as the people 
were standing even at the gates of the toilets. A big 
drum was kept in the toilet. I called the T.T.E. and .. ked 
him as to how this drum has been kept in the toilet. He 
told me that he did not know and any passenger might 
have put the drum there. I told him that he would not 
know if anybody plants a bomb as a big drum was put 
there. When he came to know that I was a Member of 
Parliament, he got that drum removed. 

Hon. RathwaJI, look at the position of the railways all 
over the world, then compare the position of Indian 
railways to that and only then you will know where our 
railways stands. Despite all done, there is much scope 
for improvement in the railways. Korea and China are 
our neighbouring countries. I will tell you the names of 
other countries where the trains run at 350, 400 and 500 
kilometres per hour. 

Sir, I remember that in 1967 when the Rajdhani train 
was Introduced, its speed was 130 kilometres per hour. 
But as a matter of fact even today the superfast trains 
run at a speed of only 45 to 50 kilometres per hour. You 
take superfast charge from the passengers but it ... ,. a 
gross injustice to them. 

Any person paying the superfast charges expects to 
reach his destination earlier. But he reaches his destination 
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IShri Rewati Raman Singh) 
at a speed of 15-50 kilometres per hour. In America and 
Europe, the bullet trains run at a speed of 500 to 550 
kilometres per hour. I had been to France. In France the 
trains run at 350 to 450 kilometres per hour. 

I would like to tell the hon. Minister the names of a 
few trains. Shinkansen of Japan covers 552 kilometres In 
an hour. TGB of France runs at a speed of 515 kilometres 
per hour. Eurostar runs at a speed of 330 kilometres per 
hour. The speed of ICE of Germany is 330 kilometres 
per hour. Spanish Talgo runs at a speed of 350 kilometres 
per hour. I had spoken on railway Budget two years ago. 
I had made requests at that time also but I got no 
response. You know what a great convenience metro has 
been to the public. Whom are you competing with? You 
have been competing with aeroplanes. ... (Inmrruplions). 
Anyone, who can afford, wants to travel by train at a 
faster speed. Whenever we come from Lucknow or 
Allahabad, the trains are often late. The distance of Delhi 
from Gaziabad is only 25 kilometres but the mail train 
covers this distance in one and a half hour. We had 
seen multi-storeyed stations and railway lines In Japan, 
Malaysia and many other countries. Several trains were 
coming to the station at the 'lame time from different 
directions. Why do you not make that kind of 
arrangement? If a train takes so much time In reaching 
Delhi from Gaziabad, how can that train be superfut. 
You should look into the reasons behind this. ... 
(Interruptions) 

Please give me five minutes more. I shall conclude 
within five minutes. I am just giving my suggestions. The 
world has entered the 21 st century. We are also living in 
the 21 st century. We know that the rail tracks have not 
been upgraded for a long time. A stretch of 500 kilometres 
from Delhi to Allahabad on Delhi-Howrah route can be 
upgraded at one time and the other stretch from Allahabad 
to Howrah can be upgraded in second phase. If you do 
not have funds for the upgradation of the rail tracks, I 
request you to issue railway bonds for this purpose. By 
issuing bonds, upgrade 500 kilometres in a year and the 
total stretch to Howrah may be completed within two 
years. If the tracks to Mumbai, Tamilnadu are also 
upgraded similarly, it will be a revolution in the country 
and the railways will create a new name for itself. 

I would like to make some pOints about my 
constituency because he is in a hurry. What kind of food 
is served in railways? Its standard is same as was fifty 
years ago. Cleanliness is not maintained, dusty food is 
seved. Why it is not served in hot-cases? If one needs 

breakfast, only omlet and breads are served from pantry 
car and no other items. Vada and Idli should also be 
prepared and served. ... (Interruptions). Let me give 
suggestions. I am giving only suggestions. 
(Interruptions) and if you do not need I won't ... 
(Inlsrruptions) 

MR. DEPUTY SPEAKER: You have spoken for ten 
minutes. 

... (Inlsrruptions) 

SHRI REWATI RAMAN SINGH: You realize it. If you 
don't realize what I say then you should say so. I want 
improvement in food being served. The food should be 
nutritious. The diet should be changed. See the shabby 
condition of toilets at stations. We are going to hold 
commonwealth games, see the toilets of stations around 
Delhi. The toilets are stinking, what impression the people 
who come to see the games, will have about It. 

Sir, I would like to urge the hon. Ministers to kindly 
double the railway line between Rai Barelly and Allahabad. 
Similarly, if Allahabad-Banaras line is also doubled it would 
facilitate several trains reach Delhi via Banaras, Allahabad 
and Lucknow on schedule. 

Mr. Deputy Speaker, Sir, you have repeatedly asked 
me to conclude, therefore, I would make a mention of 2-
3 more trains. Allahabad is an important city and it played 
a prominent role in our freedom. I have requested Shri 
Laluji many a times for starting a Shatabdl train from 
here. But he has not obliged so far. I again demand for 
a Shatabdi train from here, one train to Bangalore and 
one to Mumbai other than Mumbai Mail and also a fast 
train to Mumbai so that thousands of passengers from 
U.P., especially Allahabad could conveniently travel to 
Mumbai. 

At the same time, I would like to say that, Chhapra 
is Laluji's home district. Let him start a train from Chhapra 
to Allahabad. People have been demanding that it should 
run via Balia. If he fulfils my demands, I would be highly 
grateful to him. 

MR. DEPUTY SPEAKER: Shri Vijoy Krishnaji, 
conclude your speech in five minutes. 

SHRI VIJOY KRISHNA (Barh): Mr. Deputy Speaker, 
Sir, you allot time to the Members. You may find out that 
adequate time is left for my party. 
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Mr. Deputy Speaker, Sir, Lalujl has presented Railway 
Budget and he has been doing so for the last many 
years. Earlier, also it used to be presented. Aa Rewatl 
Babu has said, used to expect something from General 
Budget, but this time Railway Budget has set an example 
before the for Ganeral Budget. A historical person has 
presented a historical Budget. And he has done so for 
last many years. The common man and the poor as well 
have been taken care of in this Budget. Railway is a 
base of cultural integrity of our country. Through this 
Budget, efforts have been made to expand the raH network 
in North-Eaat, Jammu and Kashmir and other areas where 
it had no lines earlier. Some major steps have been 
taken In this Budget which were discussed here. The 
concession to senior women has been Increased from 
30 per cent to 50 per cent and free monthly season 
ticket for girl-students upto twelfth standard. 

Sir, I would like to make a mention of historical 
decision of the hon. Minister about giving 50 per cent 
concession in tickets to AIDS patients. AIDS patients are 
very helpless and they have to fight odds so far as their 
social life is concerned so I would urge the hon. Minister 
and the House that their ticket should be made totally 
free. He has taken very good steps with regard to coolies, 
my some colleagues have called them porters. The coolies 
throughout the country have cheered this decision. Shrl 
Vir Bhadra Vajl, a freedom fighter of my constituency, 
was, the president of freedom fighter's organization. He 
worked for solidarity of coolies and porters throughout 
the country. Though he is not alive today, but he left the 
memories of his struggle. I have been knowing Shri Laluji 
closely for the last 30-40 years. He has done a great job 
in favour of coolies. 

The decision to allow Urdu as a medium for 
recruitment examination in railways reflect8 the ideology 
of UPA Govemment towards the minorities and the poor. 
This decision has helped those who had been waiting for 
it for long, especially Madrasa educated youth.. Many 
other important decisions have been taken In this Budget. 
The decision of manning of unmanned railway level 
crossing is also a very good decision. If the State 
Govemments also spend some funds on it this job can 
be proceeded further. It has been resolved to do so in 
this Budget. I welcome the decision of the Govemment 
for taking over Mokama based Bharat Wagon Factory, 
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Muzaffarpur baaed rall factory, an enterprise of Ministry 
of Heavy Industries. Thousands of employees of theM 
factories were not being paid their salary. None of the 
previous railway Ministers, though a Member representing 
this area also was the Minister once, had the courage to 
take such a bold decision of taking over Bharat Wagon 
Factory. This decision saved 900 employees who were 
on the brink of starvation. I urge the hon. Minister to 
modemize rail wagon factories. The Minister has decided 
to modemize other rail coach factories, I would urge the 
hon. Minister to take up Mokama based factory also for 
modemization. 

Sir, through you, I would like to draw attention of the 
hon. Minister to certain demands. Hundreds of acres of 
land and of railways, lying vacant in Gadhra in Bihar is 
being encroached upon. Gadhra yard is located in 
proximity of an industrial centre near Barauni. Railways 
is setting up large industries. The land of Gadhra yard 
should be utilized for this purpose, I demand for a third 
line between Patna, Kiul and Buxar as large number of 
daily passengers travel on this route. Often they board 
expreaa train causing inconvenience to long distance 
passengers and as daily passengers find It difficult to 
reach their destination in time, they board expreaa train. 
In view of excessive traffic load, I demand for laying of 
third line between Buxar and Patna. Barh, a proposed 
district and a historical place is headquarters of my 
pariiamentary constituency. I demand for two ROBs in 
Barh, one near the Court and another near the city 
connecting national highway 3OA. it would provide access 
to NH-31 and NH-30A and connectivity to several districts 
of Bihar like Patna and Nalanda. 

Sir, you visited Patna Sahib yesterday. I welcome 
the proposal for modemlzation and extension of the Patna 
Station. Fatuha-Islampur railway line, which runs parallel 
to It, should be extended upto Bodhgaya. Hon. Minister 
has also given an 888urance for it. With the construction 
of this link, the people of Fatuha wiD get connected with 
Bodhgaya which is a world famous historical site. Similarly, 
the goods godowns at Mokama also need to be extended. 
The work relating to maintenance and clearring of trains 
was done there earlier but this work has now been ahlfted 
to Rajglr. Arrangements should be made for maintenance 
and cleaning of trains at Mokama also in addition to'ttle 
arrangements already made at Rajgir. Many trains run 
from Patna which should be extended upto Mokama, 
particularly the Sampoorna Krantl Express and 
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[Shri Vijoy Krishna) 
Jansadharan Express should be run from Mokama and 
for this, maintenance arrangements should be made there. 
Barh and Fatuha stations should be upgraded to model 
stations. Praful Chaki a prominent leader of freedom 
struggle was involved in throwing bombs during the 
struggle on the Mujaffarpur incident Khudi Ram Bose was 
given death sentence. 

15.00 hr •. 

Perhaps you may also be aware that Praful Chaki, 
who was important freedom fighter, had achieved 
martyrdom at Mokama station. The people of Mokama 
have high hopes that a small piece of land should be 
allotted there so that his statue could be put up there. 
Hon. Railway Minister has also given assurance for this 
but there are legal problems. A statue of Bapuji has been 
installed recently. I demand that Praful Chaki's statue 
should be installed in Mokama. 

The factory at Harnaud is a very important factory. It 
is being developed at a very slow pace. A new railway 
line was approved from Nyora to Bihar Sharif. Earlier, 
money was not provided for it but it has been allotted 
this time. But, the State Government and the district 
administration have not been able to acquire land. We 
are also trying to get this work done. I demand for early 
completion of this work in the Central Bihar. 

I thank the hon. Railway Minister very much that he 
has presented a very good Railway Budget. With this, I 
conclude. 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Deputy Speaker, Sir, we are discussing the Railway 
Budget for 2008-09. The Railways have definitely faced 
difficulties in discharging their responsibilities in view of 
the increasing population of the country and increase in 
the passenger load of the Railways. Before I start, I 
want to draw your attention to the critical remarks made 
and praise and opposition shown for the Railway Budget. 
Hon. Railway Minister has, in his budget, made 
announcements to introduce some new trains, lay new 
railway-lines and build new railway stations of international 
standards. But, I would like to tell the apprehensions of 
the economists as to how and from where the funds 
would be mobilised for aU these works. One of the 
apprehenSions expressed has been about the upgradation 
of the Railways which includes the railway tracks, 
signalling system and infrastructure for which billions of 
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rupees are proposed to be spent. But, even that will not 
be enough. The existing signalling system is a cause of 
concern and it results in insecurity due to which trains 
do not reach on time and rnany trains do not even start. 
Many a times accidents alao occur. 

Dedicated Freight Corridor of Railways has been 
discussed here quite a lot. It is being discussed since 
2005 but instead of going forward, this scheme is going 
backwards. There are 300 railway schemes which have 
been stuck up for years. Promises were made for railway 
infrastructure but were not fuUilled. Similarly, the railway 
bridges are not in good condition and their maintenance 
is also not good. We make many announcements but 
these are not implemented which is very much necessary. 

Some announcements were made in the last Railway 
Budget also. One of them was to upgrade some stations 
to model stations. But, it is not known how many stations 
have so far been developed as model strtion. Similarly, 
he had announced many new trains but as per my 
information not even 40% of such trains have been 
introduced. You are promising the WOAd to the people 
only by making announcements which is not proper. You 
should also implement those announcements. 

Long ago, Railways had proposed a uniform railway 
track system, uni gauge system throughout the country. 
This work is going on very slowly. Hon. Minister should 
tell as to why this work is going on at slow pace? The 
speed of railway traffic will increase and Railways will 
become more useful if this work is completed soon. 

Without going into further details in this regard, 
want to put some points before you in brief. Definitely, 
there is a need for improvement in the functioning of the 
Railways, like doubling of railway lines or electrification 
or changes in the coaches and wagons. If this work is 
completed in a time bound manner, then the Railway 
Budget would be truly praiseworthy. Otherwise, calling it 
a magic budget or miracle will not help. 

People of Gujarat, Madhya Pradesh, Orissa and 
South India have said that they have not got any thing 
from this Railway Budget. In all, no region is satisfied. 
The whole country can not be satisfied just by catering 
to some particular regions. Discussion on Punjab also 
took place but I do not want to repeat it. I only want to 
ask whether we want to maintain a regional balance or 
not. If not, then the railway budget will lose its charm. I 
would like that you think from this point of view and 
work on It more efficiently. 
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What Is the situation in trains today? Women are 
robbed and raped, passengers are thrown off the railway 
coachea. What are the security arrangements in trains? 
You should also see where you stand in this regard. You 
are increasing the number of coaches upto 25 but people 
fall down when the trains stop at stations 88 they have 
no facility to alight. Therefore, there ia need to increase 
the infrastructure, like extension of platfonns along with 
an increase in the number of coaches. 

Will the Railway Minister draw a clear outline about 
what has been written by the Rajasthan Patrlka from the 
Cleanliness and security point of view? Incidents of rape 
with women train passengers in Mumbai suburban trains, 
increasing incidents of theft, throwing out the passengers 
from moving trains are being reported in the Patrika. 
Even then, if we say that the rail budget is very good, 
then what could be said about It? In this regard, Jansatts 
has written as to why the incidents of rape, abduction, 
theft and throwing of passengers from moving trains are 
taking place? There is a need to think over these things 
seriously. Only then we can fulfil our social duty. 

Now, I would like to say something about Madhya 
Pradesh. For Madhya Pradesh, only one or two trains 
have been introduced from here. At the time when hon. 
Minister of State in the Ministry of Railways visited Ratlam 
along with hon. Railway Minister, the work of gauge 
conversion between Ratlam and Neemach section had 
taken place and after which you had said that some new 
trains would be introduced from there but only two or 
three new trains have been introduced so far and there 
Is a need to run some more trains. Hon. Rathwajl, you 
may consider it yourself that lakhs of people in the country 
and from abroad too visit the holy place of Jawar to 
offer their prayers and a stoppage was to be provided at 
this station but even after making an announcement from 
your side, no stoppage was provided over there. We feel 
sad when the announcements made by you are not 
translated into action even after six months, why you 
have been announcing schemes for self-praise and taking 
credit for the same. I would like to urge that a stoppage 
should be provided immediately over there and the 
number of trains between Ajmer and Ratlam should be 
increased so that we can have direct connectivity with 
Southern India. 

At that time, It was publicly announced by you that 
gauge conversion between Ratiam to Akola will be 
completed very soon but how much funds he has 

allocated for gauge conversion and how much time will 
be taken to complete the said wor1< with the said funds? 
How the utility of this rail section be established as long 
as this is not extended further from Ratlam to Akola. 
There is • need to increase the amount of funds for the 
said rail section. 

The meetings of ZRUCC and DRUCC do not take 
place on time. I would urge upon him to first discuss this 
issue with the representatives of that area before chalking 
out the time table so that it can be viewed from this 
point of view as to which train shall be suitable and if no 
attention Is paid towards this, later on demand is made 
to change the Time-table. 

Survey has been completed between Ujjain and 
Ramganj mandi but after that no work is taking place. 
There has been a demand for this line for last 10 years. 
What is the status of that demand? You have said that 
even the survey has not been carried out for the Badl-
Sadhadi-Neemach route. I would request you to please 
consider this. I have been hearing about Indore-Dahod 
rail line since the last 25-30 years, ever since I came to 
the Parliament. Hon. Prime Minister had gone to Megh 
Nagar, Jhabua and made an announcement that a railway 
line would be laid there and Bhoomi Poojan was also 
done over there. This thing was going on for the last 30-
35 years and It could have been completed by now but 
it was not done. 

Similarly, there Is a need to provide a halt for the 
trains running at present. Bhopal-Ratlam Intercity should 
be extended upto Chittor. Sathali-Jaipur-Kota-Shyarngarh 
passenger train should be extended upto Ratlam. For 
Indore-Jodhpur train should have stoppage at Suvasara. 
Jammu-Tawl superfast train should be given a stoppage 
at Shyamgarh. Indore-Nizamuddin Intercity should be 
provided a stoppage at Garoth stalion. One more train 
should be introduced between Indore-Ratlam-Chittor. 
Similarly, the Ajmer-Bandra train should be run for seven 
days instead of three days a week. The Ajmer-Bandra 
train should be run seven days a week instead of three 
days. The proposed train for Indore-Ajmer should be run 
via Ullain-Nagada-Ratlam-Mandsaur-Neemach. Udaipur-
Ajmer Chetak Express which was announced in the Rail 
budget should be extended upto Ratlam. Additional 
coaches should be attached to the trains being rur. pn 
this section. A foot-over-bridge should be constructed at 
Jawara-Mandsaur railway line. With these words, I would 
like to lay the remaining speech on the Table of the 
House. 
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"The proposed passenger train for Indore-Ajmer 

should be run via Ujjain-Nagada-Ratlam-Mandsaur-
Neemach. The schedule for the trains should be chalked 
out in such a manner that the passengers can easily 
board connecting trains for further destinations. Expansion 
of sheds at the Jawara-Mandsaur platform should be done 
and three should be appropriate restroom facility. 

Although there are several other public interest 
matters pertaining to railways but due to time constraint 
it is not possible to mention about all of them. I will 
present that demand separately and would also like to 
urge that timely disposal of various problems faced by 
the railway employees and their families is also necessary. 

I hope that you will consider these things seriously.· 

SARDAR SUKHDEO SINGH LIBRA (Ropar): Mr. 
Deputy Speaker. Sir. I would like to thank the hon. 
Minister of Railways for having presented a surplus 
budget. In this regard. I wouid like to say that earning 
profit is a separate thing. what is important is to provide 
facilities to the people. There has been a demand for 
constitution of a committee but persons sitting in air-
conditioned rooms backward will become members of this 
committee. My first suggestion is that each station should 
have a committee comprising members of local people 
and suggestions of the members should be forwarded to 
the Government then only the people will get better 
facilities. The Government has decided to construct a 
freight corridor from Kolkata to Ludhiana. The Govemment 
of Punjab has appealed. and I also demand that it may 
be extended upto Atari. If not upto Atari. It should be 
extended at least upto Amritsar. with this move we can 
strengthen our relations with Pakistan and it would be 
beneficial for Punjab and the country as whole. 

Sir. railway works are executed at a very slow pace 
and consequently. many works remain incomplete. An 
under bridge is to be constructed in Govindgarh. The 
municipal committee has to bear its expenditure. whereas 
the Ministry says that it is not being constructed because 
of impending corridor and some times they say that its 
plan is yet to be approved. My submission is that the 
works meant for convenience of the public should be 
undertaken expeditiously. The work of inviting tenders for 
an over bridge at Khanna on Litheri-Chandigarh Road 
has been completed but further work has not been started 
so far. Therefore. my submission is that it should be 
expeditiously taken up. 

...... This part of the Speech was laid on the Table. 

Sir. I want one more facility in railways. majority of 
the railway stations were constructed about 50 years ago 
but their condition still remains same. The labourers from 
other States come to the station and they are a source 
of revenue for the railways. whereas. the railways have 
not provided any facility for them not even sheds. There 
is no shed to protect them from sunshine. Therefore. I 
urge for construction of sheds at each station. 

Sir. I want to make a point about Ludhiana station. 
Sir. you as well as I board the train from Ludhiana station. 
There is a large park outside the station, but unfortunately 
it has no toilet. It puts the people at a great inconvenience. 
A toilet should be constructed there. Announcement 
regarding upgradalion of Sirhind station and provision of 
border was made two years back. It was said that it 
would be developed as model station but no work has 
been done in this regard so far. There is a need to take 
up the said work. The work of ticket booking at Sirhind 
station was awarded to a private person. but the staff 
did not allow him to work there. He was being paid one 
rupee per ticket. The employees appealed to the 
Government to stop sale of tickets by private persons 
because it was harming their interest as they were making 
money under the table through sale of tickets. Therefore, 
there is a need to check this also. 

Sir. CRPF harasses migrant labourers. even some 
times it loots them. There is a need to check them also. 

Sir. my submission is that some work should be set 
aside for SCs and STs in railways. The big contractors 
are awarded entire work at the stations and they do not 
get any work. The Govemment should see to it that they 
also get some work there. Janata Food. which is available 
in Delhi. should also be made available in other cities 
like Ludhiana. Jallandhar and Amrttsar so that people 
may get cheaper food. 

Lastly. I would like to make one more submission. 
Many Members are yet to speak and I am a disciplined 
Member. You as well as I go to Delhi station. There was 
a VIP gate. which has been closed for long. When the 
reason is asked for its closure. no conVincing reply is 
given. I think perhaps it has been closed for security 
reasons. We are also responsible for it. People known to 
us are granted entry therein. consequently it gets 
congested. I urge that this VIP gate should be reopened. 

I along with the people of Sirhind have been 
demanding for the last 2-3 years for stoppage of two 



913 S/8Mrxy RISOIuIion Re: Ois8pproWl/ rI R6iIwIys PHALGUNA 20, 1929 (SMa) Dt1mands for GmnIs on AtxxJiIIt (RaMys), 2OIJ8.09 
(AtntInrinsfi) r:JtrinInc8 R8iIwIys (AmIntintJnt) BiK. 2008 . Dt1mands lor SqJp/emtJnIIty GfIJIIs (RBiwIys), 2OONJ8 

914 

RBilwBy Budget (2008-09)--GtJnNW Discussion 6fId DImInds for Excsss Gf'IIIIs (RIiIwys), 2O(J5.(J6 

trains namely Malwa Express and Shan-e-Punjab at 
Sirhind as there is no day train at present. Therefore, a 
stoppage of these two trains should be provided there 
immediately. 

MR. DEPUTY SPEAKER: Where should the stoppage 
be provided? 

SARDAR SUKHDEO SINGH LIBRA: At Sirhind, Sir. 

'SHRI JAYSINGRAO GAIKWAD PATIL (Beed): Mr. 
Deputy Speaker, Sir, I am grateful to you for having given 
me an opportunity to speak. large number of facilities 
have been provided in this budget. Senior citizens, 
women, students all have been taken care of In this 
budget. Convenient regular trains have been announced. 
Assurance has been given to Improve catering In railways. 
The profit of railways has surged to Rs. 25 thousand 
crore. Announcement regarding Class IV and Clus III 
jobs to the porters etc. are some of the praiseworthy 
steps. 

Sir, hon. Railway Minister has presented a very good 
budget to the nation but only a token provision of Rs. 10 
crore has been made for Ahmedabad, Beed, Par1i (W) 
rail line. It is very humiliating for the people of my 
constituency. By making such a meagre allocation the 
hon. Minister of Railways has crushed the sentiments of 
people of my constituency. The public is greatly anguished 
at it. 

Sir, the demand for Ahmedabad-Beed-Parll (W) line 
is very old. The said rail line was ahnounced in 1995-96 
Budget and it was cleared in February, 1997. None of 
the Railway Ministers paid attention to It. From the year 
1995-96 to 2008-09 a provision of approximately 
Rs. 103.75 crore has been made for the said line, 
whereas an expenditure of Rs. 16.06 crore has been 
made so far. Non-utilisation of remaining amount and its 
diversion is a matter of serious concem. 

Sir, if the Ministry of Railways desired, the 
construction of godowns on new rail lines, staff quarters 
and construction of bridge could have been completed. 
Because of lack of will power of the Ministry and 
indecision of the hon. Minister the entire work has come 
to a halt and it Is not progressing. 

Sir, the cost of the said line has escalated during 
last 12 years. Its revised cost estimate is pending for 
approval in the Railway Ministry. The hon. Minister is not 
granting approval. The land of approximately 100 villages 
of Beed district has been acquired but the compensation 
has not been paid so far. 

'Speech was laid on the Table. 

Sir, what is the reason behind no progress of work 
of the said railway line. The Ministry has not taken 
interest. Will the work go on at this speed? 

Sir, often it is said that the said rail line will not be 
viable. Through you, I would like to ask the hon. Minister 
whether all the projects sanctioned for Bihar in this budget 
are economically viable? The fact is that they are not. 
Whether he has any enmity with my constituency or with 
Maharashtra? What kind of revenge it is? Laluji, you are 
the Railway Minister of India and not of Bihar. All Indians 
are contributing to railways' progress, not just Bhlar. 

Sir, all kind of efforts have been made for completing 
the Ahmednagar-Beed-Parli railway line. In October 2007, 
a month long protest took place in which near1y 5000 
people from all religions, sects, groups, social 
organisations, farmers, youth, journalists and Aathra 
Paggad community people participated. On 28th October, 
when this agitation was called off, trains were stopped at 
Parll, Ghatanadur and Pangaon stations in which I was 
myseH arrested by the Police and released In the evening. 
Nearly 850 workers got themselves arrested at these three 
stations. 

Sir, what other kind of agitation Is being expected by 
hon. Railway Minister and the Ministry? This line is being 
intentionally neglected by hon. Railway Minister and the 
Railway Ministry. They are acting arbitrarily. There is 
nobody to convince them. They are in a situation in 
which ... 

-Khud hi muddai, khud he mudailya, 
Janab khud he judge, faisla dene wale." 

Mr. Deputy Speaker, Sir, Railway Ministry has become 
private property of hon. Lalujl. He can run a train 
anywhere without considering the fact that it migh~ cause 
inconvenience to anybody. Han. Railway Minister, Shri 
Lalujl Is doing injustice to us. He is playing with our 
emotions. He should at least show a little sensitivity 
towards the public sentiments. I would like to tell him 
that ... 

-Mat sataao garib ko, garib ro dega. 
Gar Sunega Khuda, Jad 8e ukhad dega." 

I would request hon. Railway Minister to at least 
have fear of God. 
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Sir, I would urge upon you to kindly instruct hon. 
Railway Minister to increase the proposed amount to be 
provided under the Rail Budget 2008-09 from Rs. 10 
crore to Rs. 100 crore for the Ahmednagar-Beed-Parli 
railway line. The proposal regarding land must be given 
approval urgently. Not only this much, the proposed fund 
of Rs. 93.75 crore till date and the increased amount 
likely to be allocated today, both should be spent by 
March, 2009 and the time limit for completing this project 
should also be fixed. Along with this, a provision of 
Rs. 50 crore should be made for laying a railway line 
between Ghatnadur-Amabajogai. With this I conclude my 
speech. 

(English} 

DR. COL. (RETD.) DHANI RAM SHANDIL (Shimla): 
Mr. Deputy-Speaker, Sir, I rise to speak in support of the 
Railway Budget presented by Shri Lalu Prasad Yadavji, 
our hon. Railway Minister, on 26th February 2008 In this 
august House. 

I must place on record deep appreciation for the 
spectacular achievement - which has been right in front 
of all of us - of 14 lakh Railway employees under the 
able leadership of Shri Lalu Prasad Yadav and his 
Ministers, Shri Naranbhai Rathwa ji and Shri R. Veluji. 

Under the leadership of Dr. Manrnohan Singhji, our 
hon. Prime Minister, and UPA Chairperson, Shrlmati Sonia 
Gandhi, this is the fifth Rail Budget in the row in which 
there is no Increase in the fares. On the contrary, fares 
have been reduced. He has created history by generating 
cash surplus of Rs. 25,000 crore, as against Rs. 20,000 
crore which was there in the previous year. By managing 
his freight business, by keeping his far-sighted and 
innovative approach as his guiding principle, he has been 
able to achieve astonishing results. As a result, he has 
tumed Railways into a unique mega enterprise by tuming 
this organization into the profit-eaming organization of the 
country. Not only the country but also the world has 
appreciated this. 

Sir, this Budget is pro-poor. It is for the first time 
that porters who have been lugging the luggage of our 
passengers have a ray of hope of becoming Gangmen 
by filling thousands of vacant posts. Those Gangmen will 
be upgraded to work as Gatemen. This is really done, I 
think, keeping in mind the poorer sections of society, 
those poor people. He has been able to look after them. 
This is a remarkable step indeed. 

I thinK It Is a popular Budget because the students 
or youth, our senior citizens, lady senior citizens, our 
brave decorated awardees like Ashok Chakra, Param Vir 
Chakra, Mahavir Chakra, and AIDS affected persons have 
been included. Not o"'y that, he has included Mother-
Child Health Express also. 

Sir, this innovative and popular Budget has many 
facilities for passengers like online booking, making 
Railway Enquiry Call Centre passenger friendly, online 
Indication Display Board, and most important I could see 
is provision of Green Toilets for the passenger. Introduction 
of Garlb Raths have added to the passenger comfort for 
the ';4sm Asdmi~ New Stainless Steel Coaches in Mail 
and Express trains are being provided, which would act 
for all the comforts to make rail travel pleasant and 
comfortable. 

The hon. Railway Minister has also said that It is 
going to be very secure and safe for us. I am grateful to 
the Railway Minister that he has included two projects for 
the State of Himachal Pradesh - Bhanupalli-Bllaspur-Beri 
and also the survey of Baddi-Barotiwala-Nangal. But I 
would like to submit here in this august House that 
somehow Himachal Pradesh, since Independence, has 
always been neglected in this regard. Our country is a 
country of diverse culture. The aim of the Railways is 
also to integrate the hilly backward zones and bring them 
together in the mainstream. I wish to emphasize here 
that the rail network for Jammu and Kashmir, Himachal 
Pradesh and Uttarakhand should be a very well integrated 
approach conSidering its geo-strateglc location as also its 
hydro-electric and tourism potential along with horticulture, 
floriculture and agriculture market needs today. 

Sir, we are thinking of Trans-Asian Railway by linking 
China in the East and Bulgaria in the West, and I am 
sure that the northem parts of our country may be given 
due importance. 

Sir, I would like to make a few suggestions in respect 
of my constituency in particular. I would like to remind 
Lalu ji that during his tour to the State Capital of Himachal 
Pradesh, he was approached by a delegation from Paonta 
Sahib. 

(Trans/slion} 

The way Anandpur Saheb in Punjab and Nanded in 
Maharashtra have been connected, Paonta Saheb should 
also be connected in a similar manner. This is not only 
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a pilgrimage, but it is a major pilgrimage route, which is 
ueed by a large number of devotees. According to an 
estimate, each year approximately 25 to 30 lakh 
passengers take this route for visiting Haridwar, Kedamath, 
Badrinath and Hemkund 8aheb. The people of Himachal 
Pradesh would be very grateful if this route is connected 
the way Anandpur 8aheb and Nanded have been 
connected. Along with this, I would like to urge upon him 
to include this in the survey while making his speech. 
This is a humble request of mine and the people of 
Paonta will always remain indebted to him. 

Sir, there is a need to connect the entire Shivalik 
region with railways. If Baddl in Kalamb, Barotlwala and 
Nangal regions are connected with railways then It will 
bring employment opportunities for the unemployed youth 
there arid shall also promote the industrial sector. A lot 
of industries have been set up there but we do not have 
rail facility. Therefore, it is my request that it should be 
done. Other than this, I would like to make a demand for 
a new railway line from Parvanu to Daralaghat and Nanga! 
area. 

[English} 

In my constituency, the Asia's biggest cement plant, 
Ambuja Cements Ltd. has come for quite some time. 
The recent entry is that of J.P. Group of Industries. This 
is a very important proposal. 

[Translstion} 

You have gifted two things to Himachal Pradesh and I 
believe that you will also fulfil the two demands presented 
by us regarding our constituency. 

[English} 

People from Ambuja Cements Ltd., J.P. Industries and 
otherE' can also put in their money out of their kitty, if 
they are approached. They are very keen. If the Railways 
go there, they will also be able to contribute for the 
opening of a new railway line and for bearing the cost 
of rail survey. 

Finally, Sir, I would request the hon. Railway Minister 
to order implementation of already planned and approved 
projects. I would also request the hon. Railway Minister 
to institute Rail Board so that Bhanupalli-Bilaspur-Beri 
railway line is implemented at the fastest pace. If the 
Board of your own is constituted, it will be faster. As it 
is, Himachal Pradesh has already given some percentage 
and also extended cooperation in this project. This is my 
final request. 
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With these words, Sir, I once again support this 
Railway Budget which is very innovative, very pro-poor 
and forward looking, and, I think, this Is one of the best 
budgets presented in recent years. 

[Tmnsllltion} 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusaral): 
Sir, I have very attentively listened to the Rail Budget 
presented by hon. Railway Minister and two-three poems 
that were read out by him during the budget gave an 
impression that he was patting his own back. When he 
was not satisfied with that, he went ahead and sought 
appreciation of hon. Prime Minister while he was giving 
a speech on President's Address. 

Mr. Deputy Speaker, Sir, the Rail Budget presented 
by Hon. Railway Minister is completely a jugglery of 
figures. It is all a myth. Sethi ji is saying that there is no 
reality in this anywhere. If there was a surplus of Rs. 25 
thousand crore then the same should have been 
mentioned in the rail budget speech as to how much 
investible surplus Is there. How much money is he 
investing Into that? Instead of that, he is asking for 
budgetary support from the Government and saying that 
there Is a surplus of Rs. 25 thousand crores. This is a 
complete lack of vision on his part and this budget can 
be called directionless. If the national growth rate is at 
8.5 to 9 percent then the growth rate of railways should 
be two percent higher than that. Whereas he Is telling 
that the growth rate of railways is at 7.5 to 8 percent 
and then he is claiming that he is taking railways to new 
heights. 

Mr. Deputy Speaker, Sir, I will not take much time. 
I would only want hon. Railway Minister to explain fact-
wise, these seven-eight pOints which I am raising here. 
During his replies to rail budget speech. Then he would 
know as to what is the truth. Hon. Railway Minister has 
stated in his speech that payments of dividend were not 
being made during the tenure of NDA Government and 
that he has started it. I think he has not read the rail 
budget speech of the year 2001, 2002, 2003 and 2004 
and has straight away given this speech. Payment of 
railway dividend was started from the year 2002 and 
each year the same has kept on increasing. The Finance 
Ministry at that time opposed it and advised the Railway 
Ministry not to disburse the dividend. But the Railway 
department ignored this advice and started paying dividend 
from the year 2002. You are saying that you are ~ying 
the dividend and taking the railways to new heights. I 
have relevant figures to show as to how much dividend 
was paid in respective year; I have also read the Rail 
Budget speech. I would not like to take the valuable time 
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of the House and if you ask me I can lay the figures on 
the Table of the House. In the Rail Budget speech he 
has mentioned that he is going to reduce the train fares. 
He is going to reduce the train fares, when new coaches 
would be added In which the number of berths would be 
increased. We have heard the Chairman of Railway Board 
saying on television that these new bogies would be 
received by the year 2016. In that manner you are 
presenting the rail budget of the year 2016. He must be 
joking. 

He is talking about passenger amenities but 
Increasing the number of berths from 72 to 86 in a coach 
would adversely impact the passenger amenities, as there 
would be lesser space in the trains. Passenger amenities 
have been down graded, so by reducing the fare he has 
not obliged the people in any way. He has stated in his 
budget speech that new trains would be introduced but 
at several points he has mentioned that these would be 
introduced only after laying of new lines and undertaking 
gauge conversion. That means he is taking into account 
the gauge conversion to be done in the next 10 years. 
It is ridiculous. Railway Safety Fund of Rs. 17 thousand 
crore was constituted during the regime of NDA 
Govemment. He must clarify as to how much of this 
fund was spent during the tenure of NDA Govemment 
and thereafter. The credit for reduction in number of 
accidents goes to the Government of Atal Blhari Vajpayee 
as it was his Government that this fund with a corpus of 
seventeen thousand crores was constituted. It is not a 
result of better management of Railway Minister. He 
should not pat his back for the performance of someone 
else. In September-October, 2006, hon. Prime Minister 
had laid the foundation stone in Ludhiana under the 
dedicated freight corridor scheme. He must explain the 
value of work done under it. Besides, Bihar has been 
mentioned a lot. Defamatory statements have been given 
against Bihar that most of the schemes in the Budget 
have been given to it. He must explain as to how much 
funds have been sanctioned for each scheme. On paper 
he has shown allocation of 5 lakhs, 20 lakhs or 50 lakhs 
under various schemes. He should state the progress of 
the railway bridge on river Kosi started during the tenure 
of NDA Government. If he has courage and dedication 
for the development of Bihar, he must state the progress 
of this bridge. 

Besides, there is a big jugglery of figures in the 
Budget. In January, he made the provision that the 
reservation can be availed 90 days in advance. The 
amount of ,reservation collected during February and 
March for the months of April, May and June has been 
shown as profit for current year. But this amount should 

come under next year's profit. Reservations made for 
April is a profit for the year 2009-10 and should not be 
shown against current year's profit. He has taken this 
entire amount into the current budgetary figures and has 
shown a profit of Rs. 25 thousand crore. He must explain 
as to how much post retirement benefits are to be given 
out of this surplus amount of 25 thousand crores. How 
much is to be given for the retiring employees? He Is 
trying to mislead the country with such a jugglery of 
figures. For 15 years he has disillusioned the Bihar and 
now misleading the entire country. Please do not do such 
acts, which may ruin the country's administration. I would, 
therefore, like that the hon. Minister while replying should 
clarify the 7-8 points, which I have raised 80 that people 
of the country may be apprised of U. Thank you for 
giving me an opportunity. 

MR. DEPUTY SPEAKER: I would like to repeat my 
request that the hon. Members who want to submit their 
written speeches, can lay them on the Table of the House. 

·SHRI JIVABHAI A. PATEL (Mehsana): Mr. Deputy 
Speaker, Sir, the hon. Minister of Railways has presented 
a popular budget consecutively for the fifth time. It is an 
achievement. The budget seeks to provide concession to 
all sections of the society, however, only a few States 
would be benefited by them. My home State Gujarat has 
not been given anything substantial in this budget. Most 
of the railway lines of Western Railways passes through 
Gujarat but its zonal office has not been shifted to Gujarat 
till now. There is widespread resentment among the 
people of Gujarat due to this. I do not know why Gujarat 
is being discriminated against by Railways though the 
new railway lines started in Gujarat are earning profits. 
There are some old meter gauge lines were there is 
scope for work. These lines were earning profit after 
Independence and their upgradation would no doubt 
accrue benefits to the Railways as well people of Gujara!. 

Salt is transported to other States from northern 
Gujarat but traders are suffering huge losses, as goods 
trains are not made available in time. Therefore, more 
goods trains should be made available from North Gujarat 
for the transportation of salt. 40 million tones of cargo is 
transported to Punjab, Haryana, Rajasthan and other 
States from Kandla port making optimum use of the 
railway routes through which it is transported. Therefore, 
a railway line between Ahmedabad, Udaipur, Chittorgarh 
and Delhi should be constructed for the speedy 
transportation of cargo. A railway line from Delhi to 

·Speech was laid on the Table. 
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Udaipur has already been constructed. Besides, the 
conversion of meter gauge line between Ahmedabad and 
Udaipur into broad gauge would facilitate the transportation 
of cargo to North India's States. This would also increase 
the accessibility to tourist spots of northem Gujarat. This 
part of the Gujarat has a number of religious places for 
which people all over the country have great reverence. 

There is a mention in this budget that now traders 
will get the facility to book items at their doorstep. Earlier 
traders were required to see the agents repeatedly along 
with their goods for booking at railway stations. They 
were facing many difficulties in getting the goods released. 
The decision taken by the hon. Minister of Railways to 
provide booking facility at the doorstep of traders is a 
big relief tor them. 

Often the trains get dirty during long joumeys creating 
troubles for the passengers. Now the decision of on board 
cleaning of trains would provide a relief to the passengers. 
Besides, arrangements should be made to clean the 
stations as the uncleaned tracks create problems for the 
people. 

A broad gauge line goes from my parliamentary 
constituency Mehsana to Ahmedabad but there is no 
meter gauge line between Taranga Hills and Ambaji which 
could be converted into broad gauge and merged into 
Ahmedabad-Mehsana line. Such a move would provide 
accessibility to various pilgrim centres and tourist spots 
of this area and would earn an additional income for 
railways. Moreover, the rural people inhabitated between 
Taranga Hills and Arnbaji would be able to use the 
modern railway facilities. 

The pilgrim centre 'Kherabrahma' in my parliamentary 
constituency is famous all over the country. Lakhs of 
people from other States visit this centre and a large 
number of people have devotion for Ambaji also. However, 
there is no railway line between Ahmedabad and Ambaji 
via Kherabrahma which is being demanded for the last 
many decades. Therefore, through this House, I request 
the hon. Minister of Railways to include the proposal 
regarding new railway line between Ahmedabad, 
Kherabrahma and Ambaji in this budget. Similarly, there 
is no railway line between Ha~i and Radhanpur areas of 
my parliamentary constituency causing inconvenience to 
the people of these areas. Poor people are living here 
and the construction of this railway line can help in 
removing the backwardness of this area. 

Freight rates for petroleum products have been 
reduced in this budget which would help In checking the 
price rise. Approx. 30-40% of the oil and gas is extracted 
from my parliamentary constituency Mehsana. It would 
be better if the Govemment implements the scheme to 
transport it to other parts of the country. For this purpose 
lines using state-of-the-art technology should be 
constructed. 

With this, I express my gratitude to the Hon. Prime 
Minister and Shrimati Soniaji for contributing in making of 
a very good budget. Along with it, I request that Its 
benefits should be extended to all States including Gujarat. 

·SHRI V.K. THUMMAR (Amrell): Sir, hon. Railway 
Minister has broken many records while presenting this 
budget and has presented a popular budget. The income 
from passengers has increased by 14"10 this year which 
is a record and history has been made by getting 
21 per cent retum on capital by making optimum use of 
the Railway property. A record profit of Rs. 25,000 crore 
has been earned by giving 2% to 5% concession in fares 
and an annual plan of Rs. 37,500 crore has been 
prepared for 2008-09 which Is the highest so far and a 
record also. The target for the transportation of goods 
was 850 million tonnes was not only achieved but was 
surpassed thus creating a fresh record. Transportation 
charges have been reduced for petroleum products 
alongwith 2 to 5 per cent reduction In passenger fares. 
My parliamentary constituency Amreli falls in Saurashtra 
in Gujarat for which nothing has been given in this budget 
which is also a record. But, I feel very sorry for this 
record. What Is the sin of the people of Saurashtra that 
they do not have a direct train service for Delhi and 
Mumbai even after 60 years and they have to change 
many trains for longer journeys which results in wastage 
of time and inconvenience to people. 

All the States, and not just a few States, have 
contributed to the profit earned by the Railways today. 
The projects announced in the budget are for some States 
only and there Is discrimination against Gujarat in this 
budget which is not proper from economic and social 
point of view. Some States are opposing this budget even 
though many concessions have been announced in it 
and the only reason for it is that those States have got 
nothing in this budget. 

• The railway line linking my parliamentary constitufft\Cy 
Amreli is a metre-guage line between Jetalsar and Dhasa 
from where many commercial activities are going on and 

·Speech was laid on the Table. 
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[Shri V.K. Thummar] 
also the Pipavav port is also nearby and because of this 
it is necessary to convert this metre-gauge line into broad-
gauge line. Many new trains can also be introduced from 
many parts of Saurashtra to other remote areas of the 
country after the conversion of this line into broad gauge. 
The people of Saurashtra will not get the facility of the 
modem raiiway services until this line is converted into 
broad gauge. I have requested the hon. Railway Minister 
many a time in this regard. Hon. Minister has told through 
the House that the survey worit of this line has been 
completed but Planning Commission has put the condition 
that the worit on this line would be started when the 
other lines of Gujarat are converted. This is injustice to 
the people of Saurashtra. I request, through the House, 
to the Govemment that this worit should be started in 
this year itself. 

The incumbent Railway Minister has eamed a good 
name by bringing sweeping reforms In the Railway 
resulting of profit of crores of rupees by utilization of the 
extra land of the Railways. Many places in the country 
have old tracks and old trains ply there due to which 
they cannot be linked with other parts of the country. 
Even today, there are metre gauge lines in Saurashtra 
because of which there are no direct trains from there to 
other parts of the country. I request hon. Railway Minister 
that the railway development worit in Saurashtra should 
be accorded priority. 

The people of Sabaritudla Tehsll in my parliamentary 
constituency have to face a hot of problems for making 
reservation due to the absence of a computerized railway 
reservation centre there. I, therefore, request the 
Govememnt that a computerized reservation centre should 
be set up soon in Sabaritudla Tehsil in my parliamentary 
constituency Amreli so that the people can make railway 
reservation easily. 

Last time, a train service had been started via Mahua 
Rajula and Ohola which has facilitated the people. But, 
Saurashtra is more connected with Surat and Ahmedabad 
and most people of Saurashtra and Amreli worit in Surat 
and Ahmedabad and they are still deprived of this train 
service and they have to change many trains in order to 
use this train service. I wi" be better if a direct train is 
introduced from Mahua Rajula to Surat via Ahmedabad. 
Through you I would also request hon. Railway Minister 
that a general coach, a sleeper coach and a 3-AC coach 
should be added to the train to Mumbai from Bhavnagar 
coming from Ohola and Mahua Rajula. It will be better if 
a direct train service is provided to the people of Amreli 
for Mumbai. Delhi and Ahmedabad. 

Everyone is using the Railways in the country today 
and the way trains have developed abroad is worth 
mentioning. There is a huge difference between the 
stations abroad and our stations. Most of our stations 
are dirty, lacking facilities with many of the stations not 
even having drinking water. There is lack of basic 
amenities at the railway stations and the upgradation and 
modemization worit of the stations is not being done at 
the pace with which the number of passengers is grOWing. 
The simple reason for this is the neglect of the railway 
passengers by the Railways and the worit on model 
stations as announced under the modernization and 
upgradation scheme not being clone in a plaMed manner 
and neither any review of woriting of the officials is being 
carried out in this regard. A plan has been made to 
spend rupees 24,000 crore between 2005 to 2010. One 
year has already passed but even the Railways does not 
know as to how much of this amount has been spent. 

This budget is unprecedented, better and a welfare 
budget in many ways which nobody could imagine. We 
were thinking that the fares will not rise. But, Shri Yadavji 
has not increased the fares continuously for the fifth time. 
He has rather reduced the fares which proves that the 
UPA Govemment is committed to provide relief to the 
common man under the guidance of Shrimati Sonia 
Gandhi. Rioh and poor, all are happy with this budget. 
But, railway projects should be made and implemented 
for all the States and not for only a few States for 
achieving balanced development of the country. 

/English) 

·SHRI O. NARBULA (Darjeeling): Sir, thank you very 
much for giving me the opportunity to speak on Rail 
Budget. I rise in support of this Bill. 

First of a" I congratulate the Hon'ble Rail Minister 
Shri Lalu Prasadji and his colleagues namely Hon'ble 
Shri R. Velu and Shri Naranbhai Rathwa Hon'ble Ministers 
for Railways for informing the House that the Cash surplus 
the Railways rose to Rs. 20,000 crores In 2007 and is 
expected to raise the cash surplus to Rs. 25,000 crores 
during the period 2007-08, Besides the financial 
performance this bill has also a proposal to offer 
economical, efficient and profitable transport to the 
masses. It has also a proposal to increase the length of 
passenger's trains by adding 3,000 additional coaches, 
which will add an additional earning of Rs. 2,000 crores. 

·Speech was laid on the Table. 
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There is a proposal to terminate long queue of Ticket 
Counter at stations within two years. Passengers will be 
able to purchase Railway tickBts at Home on their 
computers. The Janasadharan Tickets booking seva will 
be extended to the all Zonal Railways, which will help to 
provide employment to several unemployed youths besides 
faCilitating easy availability of Railway Tickets. 

There are several other proposals, which will bring 
great relief to the people of the country. The Hon'ble 
Minister has given special facilities to the students by 
giving free monthly season tickets. The girls students get 
free monthly season tickets upto graduation and boy 
students upto 12th standard wlJl be provided with this 
facility of free monthly season tickets for 2nd Class, 
besides this, Senior Women citizens wilt have advantage 
ot 50% concession in II classes. The Param Vir Chakra, 
Mahavir Chakra and Veer Chakra awardees are entitled 
to Card Passes in travelling in AC 3 tier along with one 
companion in all trains. But the Ashok Chakra awardees 
of Indian Arms Forces do not have the facility to travel 
on Rajdhanl and Satabdl. Now this budget provides the 
facility of travelling in Rajdhani and Satabdi trains on 
Card Passes issued to Ashok Chakra awardees too. 

Several posts of Constables and Inspectors are lying 
vacant. Hon'ble Minister has proposed to fIJI up 5,700 
vacant posts of Constables and 993 vacant posts of 
Inspectors in RPF by May 2008. The Government has 
created 973 additional posts for which recruitment wilt be 
done next year. 

Sir, Siliguri Is the main city in northeast India. It is 
situated on the Border of North Eastern States, Bhutan, 
Nepal and Bangladesh. The New Jalpaiguri Station which 
is the most important Railway Station in this Region is 
situated only about 7 k.m. from Siliguri. I must thank the 
Hon'ble Railway Minister for providing fund for the 
construction of Flyover at Siliguri which connects Siliguri 
with New Jalpaiguri which helped to fulfil the long standing 
demand of the aggrieved people of Siltgurl. More than 
one lac people use this flyove~ every day to go to the 
New Jalpaiguri Station. Similar over-bridge at Ghoshpukur-
Phoolbari by pass road is a prime necessity at Nezbari 
railway station level crossing near Gualtoli in Siliguri Sub 
Division. Several Mail and Express trains pass through 
this route every day which create a great inconvenience 
to the people who use this bypass so one overbridge at 
the above place is the prime necessity of the area. 
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Considering the importance of New Jalpaiguri Railway 
Station it should be upgraded as a DRM Office. At present 
there is an office of ADRM. All infrastructures for the up-
gradation to DRM office already exist there. So I humbly 
submit that New Jalpaiguri Railway Station be upgraded 
as a DRM office. 

Railway has spent huge amount for the renovation 
and upgradation of Sillgurl Junction and Insplte of this it 
has become an idle Station. The line between Aluabari 
Road and Siliguri Junction has been converted into Broad 
gauge, so Siliguri which is situated within the district of 
Da~eeling should be given due Importance by originating 
the Darjeeling Mall 2344 down from Siliguri Junction 
instead of New Jalpaiguri and Da~eeling Mail 2343 up 
from Sealdah should be extended upto Siliguri Junction. 
The Samperk Kranti Express from Guwahati to New Deihl 
should be given a 10 minutes stoppage at Siliguri Junction. 
I have been requesting the Hon'le Railway Minister to 
change the name of Aluabari Road. It should be named 
as Islampur Railway Station Instead of Aluabarl Road 
and 5 minutes stoppage of Kanchanjunga Express should 
be made at Islampur. 

The Darjeeling Himalayan Railway has been covered 
under World Heritage. The Hon'ble Minister has taken 
initiatives to improve the DHR. A Railway office for DHR 
has been constructed at Kurseong but this office Is not 
started yet. So I request the Hon'le Railway Minister to 
start this office at an earliest. The Workshop of DHR 
established at Tindharia 125 years ago has been repaired 
and renovated but this renovation is not enough. This 
workshop, which has ample scope ot improvement, should 
be upgraded. Many spare parts can be manufactured 
with low cost at this workshop at Tindharia. The 
upgradation of this workshop will help to generate 
employment facilities to the local people of the hill areas 
of Darjeeling and it will also help to produce these 
materials on less cost. I therefore humbly request to the 
Hon'le Minister to visit Tindharia workshop once so that 
measures can be taken up. 

Darjeeling Is famous for tourism. The people from 
different parts of the country as well as from abroad visit 
this place every year. During the season people face 
great inconvenience or having only one reservation counter 
at Darjeeling Railway Station, which remains open only 
from 8 a.m. to 2 p.m. So I appeal to the Hon'ble Minister 
to start two more computerized Reservation COUh~fS at 
Da~eeling Railway Station and should remain open from 
8 a.m. to 8 p.m everyday. Similar computerized reservation 
counters should be established at Kurseong also. 
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(Dr. D. Narbula] 
There Is a proposal to privatisation and closure of 

Railway Printing Press at Kuresong. The Indian Railways 
require a large volume of Printing Forms, Books and 
other stationeries in its dally functioning. To meet this 
requirement it has 16 in house printing presses scattered 
throughout India. The N.F. Railway Printing Press in 
Kurseong is amongst one of them, which feeds exclusively 
to the entire N.F. Railway Zone, which presently employs 
about 160 persons and allied staff. The apex policy and 
decision making body of the Railway i. B. the Railway 
Board is finalizing and all set to implement a detailed 
plan which is structured to lead to the untimely closure 
of all the printing presses including Kurseong within the 
next few years. The imminent closure of the Kurseong 
Press will have a detrimental effect much beyond press 
staff. I would like to urge upon Hon'ble Railway Minister 
to spare Kurseong Press as a special case. 

There is a proposal to extend railway lines from 
Siliguri to Rongpo in Sikkim and has earmarked more 
than Rupees 500 crores for this project. Prior to 1950 
there was Narrow-gauge line upto Geilkhola which was 
swept way by the disaster in 1950. I welcome this 
proposal, which will help a large number of people who 
will visit Sikkim when materialised. 

Finally Sir, I would like to submit that the following 
Trains should be introduced : 

(1 ) A large number of Buddhist people of North 
Bengal, Slkklm, Bhutan and Nepal visit Budhgaya 
every year for pilgrimage. They face great 
difficulties for not having a direct Train to Gaya 
so I propose and request the Hon'ble Railway 
Minister to Introduce a train between Siliguri and 
Gaya. This will help the people of low-income 
group to go to Budhgaya for pilgrimage. 

(2) One train from Siliguri Junction to Deihl via 
Kishanganj, Muzaffarpur, Samastipur and other 
interior places of Bihar should be introduced 
which will help the people of Bihar and North 
Bengal who have to depend on Bus services at 
present. 

(3) One Train from Siliguri Junction to Guwahatl via 
Maalbazar and other parts of Doors areas should 
be introduced and finally. 

(4) Many people from North Bengal go to the South 
for Pilgrimage, for education purpose and 
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medical treatment - a train between Siliguri 
Junction/New Jalpaiguri to Chennai or Bangalore 
should be introduced. 

I once again support the magnificent Bill for the year 
2008-09 placed before the House by Hon'ble Railway 
Minister Shri Lalu Prasadji on 26.2.2008. 

{Translation] 

SHRI ILYAS AZMI (Shahabad): Mr. Deputy Speaker, 
Sir, I rise to support the railway budget. However, it does 
not mean that it is a very good railway budget. I am 
afraid that the UPA Government Is also going to get 
Infected with the feel good factor, of which the NDA Govt. 
had become a victim four years ago. I belong to a party 
which is known as the party of the poorest and dalits of 
the society. Since the railway fares have not been 
increased, I, therefore, support this budget. Rathwa Saheb 
has left but I also want to say that the Railways is not 
meant just for making money. It is not a firm of Tata's or 
Ambanl's with the aim of minting money in every possible 
way. It has a social responsibility also. Money of the 
whole society has been invested In it. Railways is being 
turned into money minting machine today which is not 
something that can be welcomed. I want to ask Laluji, 
let him tell honestly what was the number of employees 
in the Railways few years ago? It means that only 13 
lakh employees have been left today as compared to 19 
lakh employees earlier. So, Railways is not supporting 6 
lakh families now. 

Mr. Deputy Speaker, Sir, I would like to talk about 
my constituency now. A survey was conducted in 1996-
97 for laying a 67 km ling railway line from Gola 
Gorannath to Shahjahanpur via Mohammi. The estimated 
cost thereof was Rs. 174 crores. The railways have a 
surplus fund of Rs. 25 thousand crores which is laying 
unutilized. Why does he not spend this money? Ten years 
have p8S8ed since the said survey was done. Not a 
month goes by when I do not send reminders to the 
Railway Minister or the Minister of State for Railways but 
every time they give me different replies. Sometimes it is 
said that the line would be a loss-making venture or that 
it would barely be able to make profit or that the proposal 
would be sent to the Planning Commission. However, 
the proposal has not been sent to the Planning 
Commission as yet. Now for the last two months I am 
being told that since the survey was conducted ten years 
ago; it has become obsolate; hence a new survey would 
have to be conducted. So I would like the hon. Railway 
Minister to at least announce that a new survey would 
be conducted. 
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Hon. Deputy Speaker, Sir, similarly there is the 

Lucknow-Sitapur-Lakhimpur Khiri-BareIUy metre gauge Hne, 
for the gauge conversion of which not only I but Shri 
Santosh Gangwar and Shri Atal Behari Vajpayee have 
sent representation a number of times. Two years ago 
an announcement was made that the survey for it had 
been conducted and the work was announced in the last 
year's budget. What is the use of an announcement when 
no work Is actually undertaken? No mention of this railway 
line has been made in the current year's budget. Not a 
single paisa was spent during the last budget. This railway 
line passes through the most fertile region in Uttar 
Pradesh. It is also the most populous area. A person of 
my constituency will first have to go to Bareilly to 
undertake onward journey to Mumbal, Deihl or Kolkata. I 
would like to request the Railway Minister to keel his 
word since he announced the project in the previous 
railway budget and to get the work started through the 
supplementary rail budget. 

Mr. Deputy Speaker, Sir, a small loopline pasaes 
through the Nepal border from Gonda Milyani in my 
constituency, Lakhimpur Khiri, and runs through Dudhwa 
National Park via Belraya-Paliakalan. A number of lions, 
elephants and other animals have been mowed down by 
trains on this line. I have written to the Uttar Pradesh 
Forest Department and the Central Forest Department to 
divert the rail track. There is a lot of land area adjacent 
to the National Park which has not been made use of 
for centuries. This proposal has been submitted to the 
Department of Railways. If tpls rail line is diverted along 
the Belraya-Siganhi-Majgahi-Balia route it will prove to be 
of enormous benefit for the people and the revenue of 
the railway department would also be augmented. This is 
a highly populous area and the said step would also 
help ameliorate the adverse effects on the National Park. 

Sir. Godan Express runs from Chhapra the 
constituency of the Railway Minister, to Mumbai via 
Azamgarh. Azamgarh and Purvanchal have always been 
highly populous areas. This area has supplied labourers 
to the entire world. Many countries in the world are 
populated by the people of this region. Trinidad and 
Tobago, West Indies and Mauritius etc. have majority of 
them. Some Prime Ministers and Presidents of these 
countries originally belong to this region. There was a 
metre gauge line there earlier. Then it was converted to 
broad gauge with great difficulty and Godan Express train 
was started from here. I have been trying for the last 
two years. Rathwaji please listen. You have also given a 
reply to me. It travels 1500 kms. to Mumbai but there is 
no pantry car in the train. I have been informed in writing 
that pantry coaches are being manufactured and would 

be attached to the train when they are ready. A train, 
Kaifiyat t:xpress, which runs on a much shorter route 
from Azamgarh to Delhi which does not need a pantry 
has a pantry coach attached to it. On the other hand, 
pantry car has not yet been attached to a train which is 
an important train for the people of Azamgarh and more 
particularly Purvanchal. I would like to urge Rathwaji to 
get this demand fulfilled within a month's time. A two 
day's journey in a train which does not have a pantry 
car becomes a very unpleasant experience. People whose 
coaches are situated midway are able to buy eatables 
from the vendors at the platform but people who are In 
the coaches at either end of the train are not able to do 
so. Hence, this work should be completed at the earliest. 

I have one more demand. Azamgarh is a densely 
populated area from where many people migrate to other 
places. People from here go to Dubai, Saudi Arab and 
Europe via Mumbal and Delhi. Mumbai has a large 
number of people from Azamgarh. Now that there is facility 
for running a new train from Azamgarh, you should start 
a train for Mumbai whether it terminates at VT. Shivaji 
Terminal or Lokmanya Tilak Terminal. 

·SHRI AVINASH RAI KHANNA (Hoshiarpur): Sir, I 
am laying my written speech regarding the Rail Budget 
on the Table with the hope that hon. Railway Minister 
would not only give it due consideration but also make 
all efforts to implement the suggestions. I belong to a 
State where most of the passengers are honest in the 
matter of buying tickets and very few passengers are 
found to be travelling without a ticket. But my State is 
neglected in every Railway budget. I would like to make 
certain suggestions which would not burden the 
Government with much expenditure and merely 
rescheduling the trains would do the trick. 

1. The train which runs from Hoshiarpur to 
Jalandhar should be extended upto Amritsar. 

2. The train from Hoshlarpur to Jalandhar should 
be extended utpo Pathankot. 

3. The train from Nangal to Saharanpur should be 
extended upto Haridwar because the rush of 
passengers is such that more than 25 buses 
run from Nangal to Haridwar on a daily basis. 

t 

" 4. The train from Jailon Doaba to Jalandhar should 
be extended upto Amritsar. 

·Speech was laid on the Table, 
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[Shri Avinash Rai Khanna] 
5. One train should be run from Hoahlarpur to 

Haridwar. Similarly, a train should be run from 
Hoshiarpur to New Deihl. 

6. Anandpur Saheb and Patna Saheb are two 
places of pilgrimage but no train runs between 
these two places. A railway track is already 
present, only a train needs to be started. 

7. A Jan Shatabdi Express runs from Chandigarh 
to Delhi which starts from Chandigarh at around 
10.30 a.m. If this train is started from Nangal at 
8.00 in the morning It will benefit thousands of 
traders, employees and other people and It will 
also augment the revenue earnings because 
Himachal Pradesh adjoins Nangal and NFL 
factory and Bhakra dam are also situated there. 

8. In view of the importance of Nangal station, a 
platform and a footbridge need to be built there. 

9. Ropar railway station generates huge revenue 
generation for the railways because of the 
cement factories, thermal plants and tractor 
factories situated there. Hence, this railway 
station needs to be beautified and sheds, railway 
platforms and water coolers should be installed 
there. 

10. The platforms at all the stations from Ropar to 
Nangal are very low and the passengers have 
to face a lot of difficulties in boarding and 
alighting from the trains. The level of these 
platforms needs to be raised. 

11. Nawan Sehar Doaba and Ropar are the two 
very important districts in Punjab and situated 
close together. It would be very convenient for 
the people if both these districts are linked by 
rail. 

The railways charge surcharge from the passengers. 
The Government has never disclosed as to how much 
funds have been collected as surcharge and where those 
funds have been spent. Similarly, the passengers are 
charged safety-charges but thousands of bridges are 
unsafe and travelling by trains is also very unsafe. The 
details of the expenditure out of these funds have never 
been presented in this House or made public. These 
details need to be presented properly in the House. 

The passengers and their accompanying relatives who 
come to see them off have to face great deal of 
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inconvenience in buying platform tickets as the passengers 
have already booked their tickets but their relatives have 
to stand in long queues for platform tickets. Hence, there 
is a need to make such provision that the platform tickets 
may also be bought at the time of booking the tickets. 

There is a provision that if any person boards the 
train in a hurry without ticket, he is charged the fare 
from the starting point to destination of the train and the 
same amount as fine which encourages corruption. If a 
passenger himseH asks for a ticket from T.T. he should 
be charged the fare from the boarding station to his 
destination with a nominal fine. 

Punjab has not been given any big project since 
UPA Government has come to power for the last four 
years. Hence, I request the Minister of Railways to give 
a major rail factory to Punjab. 

I thank the Minister of Railways once again for giving 
an assurance regarding survey for new rail line from 
Hoshiarpur to Una. I request the hon. Minister to get this 
work started at the earliest. 

·SHRI MAHAVIR BHAGORA (Salumber): Sir, I rise 
today to participate in the discussion on railway budget 
2008-09 and would like to thank the hon. Minister of 
Railways for making an announcement in the railway 
budget to run a train from Indore to Udaipur three days 
a week as against the demand of a new train from 
Udaipur to Indore. I request hon. Minister of Railways to 
run this train a dally basis. 

Similarly, he has announced to reintroduce Delhi-
Chetak Express from Udaipur to Delhi via Ajrner. I request 
him to run this train daily in place of three days a week. 
The hon. Minister makes the announcements but these 
are not implemented even after one year which leads to 
loss of public faith in the Government. The hon. Minister 
of Railways had announced gauge conversion from 
Udaipur to Ahmedabad in his last budget speech but the 
work has not started till date even after one year. 

I would like to draw the attention of the hon. Minister 
of Railways to the following demands pertaining to the 
State of Rajasthan. 

1. Linking of Jaisalmer to Nagaur and Bikaner to 
Falodi-Nagaur and Kolayat. 

2. Linking of Bhiwandl to Delhi-Ahmedabad broad 
gauge line. 

·Speech was laid on the Table. 
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3. Linking of Gangapur city to Dhaulpur and gauge 
conversion of Dhaulpur-Sarmathura line. 

4. Extension of Dungarpur-Baanswada-Ratlam line 
to Nimbahed. 

5. Jaisalmer-8anu via Hameera. 

6. Bhlwandi to Churu via Lahoru-Pilani-Madreba-
Alsisar-Malsisar-Bisau. 

7. Linking of Jaipur to Nathdwara via Karwa, 
Gangapur, Bhllwada, Baneda, Shahpur-Kekdl-
Malpura, Dlggl-Fagl-Sanganer Naya Tonk district 
headquarters by broad gauge line. 

8. Laying of new rail line from Bllada to Bar and 
completion of gauge conversion from Pipad road 
to Bilada. 

9. Jaisalmer to Barmer. 

10. Ajmer to Medta road. 

11. Anoopgarh to Khajuwala via Ramgarh is an 
important rail route but there is no announcement 
in the Budget speech except a one line 
reference. 

I would like to remind the hon. Minister of Railways 
that he had given an assurance regarding gauge 
conversion of Udaipur-Ahmedabad rail line in response 
to the memorandums submitted by people's 
representatives, the representatives of different 
organizations and the public during his stay at Udaipur 
(Rajasthan). But except one rail line no announcement 
or provision has been made In the budget speech. 

I would like to request him to get the .work started 
at the earliest and provide relief to the public. 

Why Ahmedabad-Udaipur line should be converted 
into broad gauge? 

Main points:-

1. Udaipur is the divisional headquarters of tribal 
population. 

2. Udaipur division is very rich in minerals like zinc, 
lead, soap stone, limestone, rock phosphate etc. 
and it produces 80 percent of total production 
of zinc and lead in the country. 
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3. Thousands of youth of Udaipur division are 
serving in different defence forces. 

4. Thousands of labourers of Udaipur division are 
working in Ahmedabad (Gujarat) and Mumbal 
(Maharashtra) and other cities or regions. 

5. Thousands of traders of Udaipur are carrying 
out business activities in various parts of the 
country. 

6. Besides marble production (green, pink, white) 
there are huge resources of gold, silver and 
granite in Udaipur division. 

7. Everyday thousands of tonnes of cement in 
cement factories and other minerals are loaded 
and transported. If it can be done by railways, 
it would be cheaper. 

Hon. Minister of Railways has Ignored the railway 
demands in Rajasthan State and completely ignored 
Udaipur division. 

I request the Railway Minister to make announcement 
as well as provisions in the budget for the following new 
rail routes and gauge conversion. 

1. Gauge conversion of Udaipur to Ahmedabad line 
from meter gauge into broad gauge. 

2. Udaipur to Modasaho Ahmedabad alternate route 
via Tidi, Parshad, Rishabdev, Kherwada, 
Bichhiwada Ratanpur, Modasa. 

3. Dungarpur to Abu road via Kherwada, JhadoV 
Som, Kotda, Swarupganj, Abu road. 

4. Dungarpur to Ratlam via Sangwada Garhl, 
Partapur, Baanswada, Chhoti Sarvan via Ratlam. 

5. Chittorgarh, Chhoti Sadri, Bari Sadri, Pratapgarh, 
Peepaikhoont, Ghatol, Baanswada, Sajjangarh, 
Kushalgarh via Dohad. 

6. Delhi Sarai Rohllla to Porbandar Express. 

The passengers and goods will always be 
available on these rail routes. 

7. Jodhpur Sampark Kranti Express. " 

8. Stoppage of Dehradun Express at Bandikui 
Junction. 
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/English} 

SHRIMATI YASHODHARA RAJE SCINDIA (Gwalior): 
Mr. Deputy-Speaker, Sir, I rise today to be a part of and 
participate in the Railway Budget discussion. I also thank 
you for giving me time for the same. 

Nearly 90 per cent of the passenger traffic that we 
- see today travel in the Unreserved Class and the Sleeper 
Class, and only 10 per cent is actually travelling by 
Executive Class or Higher Classes. Therefore, today, I 
would like to speak a little bit and touch on the point of 
Garib Rath. The hon. Minister has told us that there will 
be 10 new Garib Raths coming. If these Garib Rathe are 
really for the common man; if they are really for the 
Jllnlllll," and if they are really for the last person that 
needs to be counted, then we need to keep down the 
fares for it also. How is he - If it is for the last man; 
if it is for the person who is Below Poverty Line (BPL); 
and if it is for a person who is poor - going to be able 
to afford a Rs. 500 ticket on a Garib Rath? Therefore, I 
would like to tell the hon. Minister, through you that this 
issue needs to be reconsidered and looked at. 

He had also made an announcement that there would 
be 50 new trains this year. If he really wants to have that 
90 per cent of passenger traffic - that travels through 
Unreserved Class and Sleeper Claas - really travel 
properly, then Unreserved Class and Sleeper Class should 
be made available in at least 40 out of those 50 trains. 
If you ever look out of your compartment and look at 
this unreserved class and this sleeper class that may be 
on the opposite side of the platform, you see the way 
they travel. It is like travelling as cattle; even cattle travel 
better than that. It is like going through jail; It is like 
going through the cages. Sometimes, you feel so bad 
that you are travelling by a particular class, and you 
have this 90 per cent of people travelling in this 
particularly sad way. How will women be able to travel 
like this? How will old women, particularly the older 
generation, be able to travel like this? That is something 
that needs to be looked at again. 

The hon. Minister talked about the freight corridor. 
The freight corridor has already taken two years to be 
put in the planning stage. I am told that it will happen 
only after another seven years, which means a good 
nine years to go. At the same time, if you look at last 
year's Budget, he has talked about the high-speed 
corridors. If this freight corridor is going to be taking at 
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least nine to ten years to come into fruition, then, at the 
same time, parallelly, we should have these high-speed 
corridors also to come about. It has been forgotten about 
completely, and not a single bit of mention is there in the 
hon. Minister's speech. I would suggest to the Minister 
that at the same time the freight c,Jrridor comes about, 
the high-speed corridor should also come about. Why do 
I mention this? They say that there is a criterion by 
which they want to join the cities that fall within a distance 
of 300 kilometres to 350 kilometres. Therefore, the routes 
like Delhi-Chandigarh, Delhi-Jaipur, Delhi-Agra, Delhi-
Kanpur, Delhi-Bhopal, Chennai-Bangalore-Mysore are ripe 
for the picking. They say that the cities in these routes 
fall within the distance of 300 kilometres to 350 kilometres. 
Besides every city that it touches, which are the second-
tier and three-tier cities which will be joined? They will 
be economical, though they are backward right now. We 
are always looking at either Chennai, Delhi or Mumbai 
as the cities that need to be connected. I would like to 
Inform the hon. Minister that if he joins these cities with 
the highspeed corridor, then the second tier and the third 
tier cities will also benefit economically from this. 

Why I am touching on this freight corridor topic is 
because there is a crucial corridor that has stili not been 
studied. It is, they say, still in the study phase. It is 
about the Delhl-Chennai freight corridor. This should 
include Gwalior also because Delhi-Chennai is a straight 
run and Gwalior does come in the middle. I would ask 
the hon. Railway Minister to please include Gwalior in 
that Delhi-Chennai freight corridor. 

The whole world is looking at India right now, and 
India is looking always at a MLook Easr Policy. In this 
MLook easr Policy, we are talking about South East Asian 
countries; we are talking about Southern China. When 
we are looking at port connectivity for the rail to go to 
the port, why can we not at the same time look at 
connecting all our trains to South East Asia and to South 
China? It will help in cargo and in so many different 
things economically. While we are still looking at our 
infrastructure of the internal India, we should also look at 
outside infrastructure. The Railways, as the hon. Minister 
said, is making a lot of money. A lot of Internal accruals 
are helping him do infrastructure development. At the 
same time, if India has become the global power or it is 
on the verge of becoming. this is the time then to also 
join our rail to South East Asia and South China because 
South China, they say, is the great economic power right 
now. 
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When we talking about the Indian Railways and how 
it is playing an increasingly important role in wortd railway 
affairs, I would like to commend the Department for one 
thing and that is the decision that they have taken to 
establish an International Railway Strategic Management 
Institute. This is the only Institute of its kind and it will 
train managers of railways from all over the wortd. I would 
like to commend them about that. 

I would like to also talk about the security of the 
Railways. 

We have the largest security force of the railways In 
the world, 64,000 personnel, which is the equivalent of 
one person per kilometre of track. Nowhere wHI you find 
this kind of ratio of one person per kilometre. In addition, 
the Railways has 3,000 GRP personnel. Stili the crime 
rate is high. Still we hear of rape. Still we hear of chain-
pulling. Still we hear of people getting thrown out. What 
is the problem when you have 64,000 personnel and 
another 3,000 GRP personnel with you? We need to 
modernise this force. We may have all those personnel 
to man security but if we do not modernise that security 
force, if we do not give them enough walkie-talkies and 
give them training of security - send them abroad or do 
whatever but given them some security training - nothing 
will come about in regard to looking after the women, 
the children and the poor people who travel by these 
trains. 

Small arms must be given to them and not the bulky 
guns. You have this old bsiJlI Ill1ti11m ke ZIImllf18 kll gun 
which itself weighs 50 kilograms. By the time the security 
person goes after the thief carrying his heavy gun the 
man is gone. So, give him small arms. Give him arms 
so that he can run after the thief and catch him. Give 
them more CCTVs. Give them more dog squads. Dog 
squads are very useful. You go to airports, you go to 
train stations abroad and you find dog squads everywhere. 
They are the ones who really catch the thieves property. 

We are talking about accidents and railway safety. 
All the time safety is being talked about. We have reached 
a plateau where the safety is coming to about 200 to 
230 per year of accidents. Rs. 17,000 crore were put in 
by the Railways during the first push in railway safety. 
That is the reason why this plateau has come about 
where you have about 200 accidents. Now is the time 
for a secondary push to be made. If that secondary push 
is made, maybe of another ten to fifteen thousand crores, 
you will find better satety. 
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I would also like to touch upon an article I read in 
a paper the other day. It was a business paper. I am 
sure the Left party colleagues who are with me today, 
my vllllm panfil; ssdllsY/l. will not have any objection to 
this. That was an interesting article. It was about the 
China Railway Construction Company. China Railway 
Construction Company has gone in for an IPO. This IPO 
has been oversubscribed 250 times which is something 
that Is unheard of. If China Railway Construction Company 
can go in for an I PO that can be so beautifully 
oversubscribed, why cannot our Indian Railways also go 
for an IPO? They will never need to worry about any 
money coming In from the Budget. They will be 
substantially increasing their budget by that IPO. Plus, 
the jllnllfll will have a chance of being a part of the 
Railways. This is the suggestion I would make that I 
would hope the han. Minister will note down and take 
care of. 

The other issue I would like to touch upon is carbon 
credits. We are talking about greening Railways all the 
time. But, unfortunately. last year's carbon credits they 
could not handle properly. Therefore, they were not able 
to get the money that they should have got for these 
carbon credits. This year I hope that it will not happen. 
This year I hope your yojllf1/l$ are in place where you 
can exchange these carbon credits for money because 
this will be the first Railways In the world that will be 
able to get money back for Its carbon credits. 

I would like to thank the hon. Minister. since I am a 
sportswoman first and then a politician, and say that the 
history of the sports initiative that the Railways have done 
has been highly commendable. In tact, I would suggest 
that they take over the Sports Authority of India as they 
are doing a far better job. They are doing a far better job 
of looking after sports than any other person or any other 
SIII1sthll is. They look after athletics, hockey, weightllftlng, 
and they are winning medals everywhere. So, I would 
hope that hon. Lalu Prasadji continues to give more 
money and look out more for the sports people. 

I would like to come to my Madhya Pradesh. 

MR. DEPUTY SPEAKER: Please conclude. 
t· 

SHRIMATI Y~SHODHARA RAJE SCINDIA: Give me 
five minutes, Sir. This is my first speech. You have to 
encourage us, Sir. 
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[Shrimati Yaahodhara Raje Scindia) 
My hon. Sumitra Mahajan ji has talked about the 

infrastructure and as to how Madhya Pradesh has been 
left out of many things that the Railway Minister has 
given in his Budget. I will touch upon only a few and the 
balance speech would then be laid on the Table. 

I would like to say that while my brother, hon. 
Madhavrao Scindia was the Railway Minister, he had put 
together a yo/ana - Guna-Etawah line. Unfortunately he 
has gone. Since 2001 - this was before his time when 
he was the Railway Minister - and now we are in 2008, 
yet the Bhind-Etawah section is yet not been done. I 
would ask the Railway Minister to please hurry up this 
line so that we would all take benefit of It. 

I would like to say about Taj Express which goes all 
the way to Jhansi. In this section, there is a small Sonagiri 
Station, which is a very 

/Trsns/alionj 

historical station and quite ancient religious place of Jains. 
In view of it, I would eamestly urge the hon. Minister of 
Railways to provide a two minutes stoppage of Taj 
Express at Sonagiri Station after Dabra railway station. If 
It is provided, it will bring laurels for the railways. The 
followers of Jainism will for Railways' prosperity. 

Sir, Gwalior is a historical and a very big station, 
whereas, it has not been renovated so far. The hon. 
Minister has identified 50 stations across the country for 
upgrading to world class stations. I urge the hon. Minister 
to include Gwalior railway station in that list. 

Sir, at the same time, I demand for a stoppage of 
Rajuhani Express at Gwalior railway station. Presently, 
no Rajdhani train stops at Gwalior. All south bound 
Rajdhani trains run via Gwalior but none of these trains 
have been provided a stoppage here, I would like to 
remind the hon. Minister that when I met him he said 
that you are like my daughter. If he considers me as his 
daughter then I would request my father-like Railway 
Minister to concede my demand and provide stoppage of 
one Rajdhani Express at Gwalior. 

Sir, I would not take much time. Indian Railways 
carry 6.2 billion passengers and the population of the 
world is 6.00 billion, whereas Indian railways carry 6.2 
billion passengers. It means no system In the world can 
compete with the service provided by our railways. 

In the end I would like to say, 

if we want to be a nation of tomorrow, and If we 
want to be the leaders of tomorrow, then we need to 
take the steps today. I take this opportunity to thank you 
very much for giving me the opportunity. Thank you, once 
again, Sir. 

[Trans/a/ion} 

·Sir, Gwalior station is pinning for facilities. It should 
be Included in the list of stations proposed to be upgraded 
as world class station. Gwalior is not only a divisional 
headquarters, but also city of historical heritages. Being 
close to NCR, it is emerging as an important tourist and 
commercial centre of Central India. It is an important 
central point between Delhi and Bhopal. It is located on 
Delhi-Chennai main railway line. From tourism point of 
view, several world fame tourist places, such as Surya 
Mandir, Gwalior Fort, Sclndia School, Statue of Maharani 
Laxmibal, Tombs of great musician Tansen and Gaul 
Mohammad, Gujri Mahal, Jai Vilas Mahal Museum are 
there in Gwallor. Large number of foreign as well as 
domestic tourists come to Gwalior to see these important 
places. Therefore, it is imperative to bring Gwalior on 
world railway map and it should be upgraded to the level 
of world class station. 

Gwalior-Jaipur intercity should be extended upto 
Ajmer. Around two-and-a-hart lakh muslims live in Gwalior-
Chambal division. Every year, they visit majar of Baba 
Khwaja Garib Nawaj at Ajmer. In absence of a direct 
train, they have to board another train resulting in 1088 of 
their precious time and money. Therefore, Gwalior-Jaipur 
intercity should be extended upto Ajmer so that lakhs of 
devotees may conveniently reach Ajmer Sharief to pay 
obeisance. 

A train should be started between Gwalior and 
Mumbai. A new express train should be started between 
Gwalior-Mumbai via Shivpuri-Guna-Maksi-Ullain-Ratlam-
Baroda-Surat as at present local passengers either have 
go to Mathur. or they go to Bhopal and then change the 
train for going to Baroda-Surat. Introduction of the said 
train will benefit traders and industrialists of this entire 
area and at the same time railways will also earn 
adequate revenue. For the last 90 years only two trains 
have been plying between Gwallor and Mumbai which 
are Amritsar-Dadar Express and Ferozpur-CST. Since, it 

.... *This part of the Speech was laid on the Table. 
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is a shorter route between Gwalior-Mumba/, therefore, It 
would save enough time. 

Sheopur should be connected with broad gauge. 
Sheopur Kalan being predominantly tribal area, depends 
more on agriculture. The common men and the 
businessmen of Gwalior have been demanding for long 
that the railway line in this district should be converted 
into broad gauge, whereas, the Ministry of Railways has 
not taken any concrete step in this regard. On the other 
hand, Kota city, adjoining Sheopur district is a famous 
broad gauge railway junction. Sawai Madhopur is 55 kms 
away from district headquarters Sheopur Kalan. Sawai 
Madhopur is a big broad gauge railway junction located 
on Rajasthan Border. Connecting Sheopur to Sawai 
Madhopur will surely accelerate development of this area. 
Therefore, Sheopur Kalan should Immediately be provided 
connectivity of broad gauge so that long outstanding 
demand of the people of this region Is fulfilled. 

Guna-Etawah project should be completed 
expeditiously. The pace of work on Bhind-Etawah section 
under Guna-Etawah project should be sped up. With the 
untiring efforts of former Minister of Railways, Shri 
Madhavrao Sclndla the work on Guna-Etawah project was 
started two decades ago but In the absence of strong 
will power and also adequate funds the work could only 
be completed from Guna to Bhind so far. The progress 
of work on Bhind-Etawah section of 21 years old Guna-
Etawah project is very slow. My submission Is that 
adequate funds should be allocated for expeditious 
completion of the said project so that the people of Malwa 
and Gwallor-Etawah region are benefited. 

A Jan Shatabdi train should be started between 
Gwalior-New Delhi, especially in view of increasing traffic 
load on this route. Several Central and State Government 
offices are located there and strategically also Gwalior Is 
an important city. Therefore, it Is necessary to have a 
better traffic coordination between these two cities. In 
view of increased trade and industrial activities there is 
heavy pressure of traffic on this line. In view of it, I 
earnestly request the hon. Minister to introduce a Jan 
Shatabdi Express between Gwalior and New Delhi as 
soon as possible and it should start from Gwalior at 6.00 
AM and reach Delhi at 11.00 O'clock and in return joumey, 
it should start at 6.00 PM from New Delhi and reach 
Gwalior at 11.00 PM. 

A new train should be introduced between Gwalior 
and Bhopal. Bhopal is capital of M.P. and Gwalior is also 
a city where a number of Central and State Government 
offices are located. Therefore, everydey a large number 
of people from Gwalior region travel to Bhopal for personal 
as well as official purposes. Therefore, in view of It, a 
new train should be introduced between Gwalior and 
Bhopal. It should start at 5.00 AM from Gwallor and arrive 
Bhopal at 10.30 A.M. and for return journey in the evening 
it should start from Bhopal at 6.00 p.m. so that people 
can return to Gwallor the same day. 

EMU Local service should be started on Jhansl-
Gwallor-Agra route. In view of the Industrial workers, office 
employees, traders, students commuting daily on Jhansi-
Gwalior-Agra route and the Increasing passenger pressure 
on trains an EMU service on Agra-Gwalior-Jhansi route 
must be started immediately so that daily commuters could 
be saved from facing problems while travelling. 

Banglore-Nizamuddin Rajdhanl Express should be 
given stoppage at Gwalior. Banglore-Nizamuddin Rajdhanl 
Express 2429-2430 which runs from Hazrat Nizamuddin 
railway station passes through Gwallor railway station. But 
due to no stoppage of the aforesaid train at Gwalior the 
businessmen have to face a lot of problems. Many 
businessmen from Gwalior region have to travel to 
southern India. Besides being a historic city, Gwalior is 
also an important metropolitan city from strategic and 
tourism point of view. A large number of foreign tourists 
visit this place. Therefore, keeping the importance of the 
city in mind, I would urge him to provide stoppage of 
2429-2430 Rajdhani Express train running from 
Nizamuddin to Bangalore so that the businessmen of 
Gwalior could be benefited from this. 

Following trains should be provided stoppage at 
Gwalior stations: 2641-2642 Nizamuddin-Kanyakumari 
Express, 2649-2650, Nizamuddin-Yashvantpur Express, 
2429-2430 Bangalore Rajdhani Express, 2437-2438 
Sikandrabad-Nlzamuddln-SlkandrBbad Express, 2441-2442 
Nizamuddin-Bilaspur-Nlzamuddin Express. 

The frequency of Ujjain Dehradun and Indore 
Dehradun Express should be increased. At present there 
are only two trains running from Gwalior to Haridwar and 
both these trains run only four days a week wh6r¥8 a 
number of pilgrims visit Haridwar daily on the occasion 
of Poomirna, Arnavasya and for tonsure ceremony and 
other religion3 works but in the absence of train on three 
days in a week, a Jot of problems are faced by the 
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[Shrimati Yashodhara Raje Scindia) 
passengers of this region and they have to travel by bus 
as there is no other option available. Therefore, It is 
requested to you to kindly increase the number of days 
by one day each and make it 6 days a week for running 
the aforesaid trains so that the people of Gwalior region 
may have train availability for Haridwar on six days a 
week. 

Jhansi-Lucknow Passenger train (1509-1510) should 
be extended upto Gwalior. At present 1509-1510 
Passenger train is running on daily basis between Jhansi 
and Lucknow. Keeping the convenience of Gwalior 
paasengers in mind this train may kindly be extended 
upto Gwalior so that it may be convenient for the 
passengers travelling from Gwalior to Kanpur and 
Lucknow. 

Second AC coaches should be added to the Bhind-
Indore Express (9320-9319) train. At present II AC 
coaches are not provided in the Bhind-Indore Express 
train (9320-9319) due to which the passengers have to 
face a lot of difficulties. Therefore, keeping the 
convenience of the passengers in mind " AC facility 
should be provided for the passengers travelling between 
Indore and Bhind. 

The direc1 train from Ahmedabad to Agra Fort which 
has been discontinued, should be started again and the 
same should be extended upto Gwalior. In the past a 
train 5 up and 6 down used to run between Agra Fort 
and Ahmedabad and this train was also discontinued due 
to certain gauge conversion. This is one of the busiest 
routes which is used by innumerable passengers daily 
who travel to Pushkarji in Ajmer, a Hindu pilgrimage, 
Khwaja Saheb's Dargah is visited by muslim pilgrims, 
Nasiya at Soniji is visited by Jain community, people visit 
Jnanoday of Nareli and a number of people visit other 
tourist places like Agra etc. The aforesaid train should be 
started again and extended upto Gwalior so that the 
people of Gwalior region are able to utilize the facilities 
for travel to holy places falling on this route. 

The Railway goods godown should be shifted to 
Rairu. Since last one year local distric1 administration has 
put a ban on movement of trucks to and from the goods 
godown during day time due to which the transportation 
of goods has been affected badly and the railway goods 
loading system has collapsed. Keeping in view the 
prac1ical difficulties being faced by the businessmen, the 
railway goods godown should be shifted to Rairu so that 
the loading of goods takes place smoothly without any 
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hindrance and the businessmen of the region could be 
saved from facing such prac1ical problems. 

A Sulabh Shauchalaya Complex should be 
construc1ed inside the Gwalior Railway Station premises. 
The demand for a sulabh complex at Gwallor railway 
station has been pending for the last 13 years. Wherever 
the people of Gwalior and the public representatives made 
a demand for the same, they got only assurances and 
as a result there Is dirt and filth all over the premises at 
the railway station. At present Gwalior is a developing 
city. There is huge! potential for tourism, industry, trade 
and business. Therefore, a Sulabh Complex should 
immediately be construc1ed in the station premises so 
that there is no litter all over, the place and a good 
impression is made upon the passengers who visit this 
place: 

[English} 

·SHRI P.C. GADDIGOUDAR (Bagalkot): Hon'ble 
Speaker, in the Railway Budget 2008-09, Karnataka has 
been totally neglected by the Railway Ministry. We had 
presented a ·Wlsh List" tabling the State's requirements, 
which included Bagalkot-Kudachi Line, Gulbarga-Bidar 
Line, Almatl-Koppal Line, Hubll-Ankola line, Gadag-Solapur 
Gauge conversion, Gadag-Bagalkot Gauge Conversion etc. 
But none of these projec1s had been significant progress 
and the allocation have reckoned to be insufficient to 
make any major headway. 

As far as 'allocations' are concerned there is nothing 
much to speak off. Among the new railway lines, the 
Gulbarga-Bidar Line (140 Kms) has been given Rs. 20 
crores out of the required Rs. 184 crore estimated cost. 
So far about Rs. 80 crores has been spent on this 
Railway line. It requires Rs. 85 crores to complete this 
project. Only Rs. 5 crores has been given for the 
Munirabad-Mehboobnagar line as against a whooping Rs. 
451 crores more required. Only Rs. 30 crores has been 
allocated on the 65 Km Kottur-Harihar Railway line. Stili 
it requires Rs. 17.54 crores for completion. 

The Indian Railways will spend Rs. 10 crores for the 
decade old Kadur-Chikkamagalore-Sakleshpur Railway 
line, which still requires 198 crores. For the Hassan-
Bangalore projec1 (iha Shravanabelagola) Rs. 55 crores 
has been given but is still requires Rs. 116 crores to be 
completed. 

Funds allocated for the Hubli-Ankola, Bangalore-
Satyamangalam and Rayadurga-Tumkur are too meager 
to mention. 

·Speech was laid on the Table. 
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Another area is Gauge conversion projects, which 
are also neglected in the budget. They are-The KoIar-
Chikkaballapur has been aHocated Rs. 70 crores and only 
Rs. 9 crore more is required for its completion. 

The Hospet-Guntakal line has been given Rs. 21 
crores and it still requires Rs. 83 crores. The 300 Km 
Solapur-Hotgi (Gadag) line has been given a sum of As. 
5 crore though it requires Rs. 43 crores for completion. 
The Rs. 608 crores Mysore-Chamarajnagar line has been 
allocated Rs. 20 crores as against Rs. 459 crores 
required. 

The Kudachi-Bagalkot railway line, the long pending 
project which passes through my Parliamentary 
Constituency. It was started in 1894 during the regime of 
East India Company. This 110 Km railway line formally 
flagged off survey in the year 1993, by the then Railway 
Minister Shri Jaffer Sharief. Unfortunately, the survey did 
not find the project as commercially viable. This railway 
line is expected to provide fillip to the cement, mining 
and sugar industries, in Bagalkot and Belgaum district, 
besides linking the Sholapur-Gadag and Hubli-Mumbai line. 
It passes through the taluk headquarters of Mudkol and 
jamkhandi and few hobies. 

Alternative Route: The Kudachi-Bagalkot line will also 
emerge as the nearest and alternative route for carrying 
iron ore from Bellary district and granites from llkal and 
surrounding places to the Mumbal port. It will decongest 
the Hospet-Mudgoan (NH) 12 and N.H. 218. 

The latest survey had found the project viable In the 
wake of increased Industrial and mining activities In the 
region. Nearly 15 sugar factories In Bagalkot region have 
been suffering due to lack of good rail connectivtty. But 
the Railway Ministry seems to have ignored these facts. 

I, therefore, appeal to the Hon'ble Railway Minister 
to consider all these crucial facts and take it up and 
complete this key railway line between Kudachl-Bagalkot. 
The entire economy of the Northem Kernataka region 
will get a big boost if this Railway line is completed. 

/Tmnslalionj 

·SHRI M. APPADURAI (Tenkasi): Sir, I welcome the 
Union Railway Budget for the year 2008-2009 presented 
by our Hon'ble Railway Minister. 

"English translation of the speech originally delivered In TamH 
laid on the Table. 
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At the outset I would like to express my thanks on 
my own behalf and an behalf of the people of my Tenkasi 
Constituency to both Shri Lalu and his colleague Shri 
Velu at the helm of affairs in Ministry for Railways. 

Pothigal Express between Shencottah and Chennai 
has been made a Daily Train at our behest on your 
conceding to our long pending demand. We express our 
deep gratitude. I would like to request you to look Into 
our another demand to complete at the earliest the gauge 
conversion work between Kollam and Shencottah. 

I would like to repeat our demand to construct a 
road over bridge at Puliarai 'S' bending in NH 208. There 
Is also an urgent need to speed up the construction of 
Tenkasi Railway over bridge. Tirunelveli-Ambasamudram-
Tenkasi gauge conversion work may be expedited. 
Pothlgal Express Train may be provided with an AC First 
Class Coach as Courtallam Is a tourist destination. 

The status of recognized Trade Unions may be 
accorded to Employee's Unions In the production units 
also. Through secret ballot this recognition may be given 
to Trade Unions In the production units like ICF, Perambur. 
Staff Council Members may be nominated from among 
the Trade Unions through proportional representation. The 
present method of elections to these posts have given 
rise to violent electioneering and partisan nominations and 
one upmanship leading to political Interference and corrupt 
practices. Hence I urge upon the Minister of Railways to 
consider suitable modifications. 

Common SeniOrity System being followed in Chennal 
ICF has given rise to several lacunae that come in the 
way of promotional opportunities to the industrial workers. 
A committee compriSing of Trade Union representatives 
may be constituted to consider evolve modalities to effect 
changes In service matters. 

In the name of environment protection, an attempt to 
close the Forging Unit In ICF, Chennai Is on the anvil. 
This Is a ploy to outsource the work. Instead steps must 
be taken to take pollution control measures and continue 
to keep the forging unit operational in ICF, Perambur 
itself. 

• 
At a time when the cost of building materials 'like 

steel and cement have increased manifold, the home loan 
given to railway employees is not enough. The House 
Building Advance paid to the Railway Employees is not 
adequate. Hence a liberal home loan disbursement should 
be there in the Railways extending atleast one hundred 
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times the· basic pay of the salary as advance and it must 
not be reduced. Free rail pass given to railway workers 
must be extended for a distance of 100 Kms. 

O~urcing of work must not be resorted to by the 
production units like Integrated Coach Factories of the 
Railways. There is a need to expand the ICF, Chennal 
as the area available now do not commensurate with the 
industrial activity there. R~ntly a situation arose to bring 
down the target number of coaches to be manufactured 
from 1450 to 1355 coaches. Insufficient supply of welding 
gas is the reason cited. This is because they have been 
relying on a single supply agency. Alternative 
arrangements should be in place so that production target 
is always met. 

Salem, Tiruppur, Erode and Coimbatore have all 
become cities with Municipal Corporations. Introducing a 
daily passenger train between Salem and Coimbatore that 
would link all the four corporation cities would benefit 
workers, vendors, students and the public. 

Chennai Egmore-Mangalore Express Train used to 
reach Erode at 7.40 AM everyday. This was of great use 
to about 5000 season ticket holders living in and around 
Karur and Erode to go to their work places In Tlruppur 
and Coimbatore daily. But without any forewaming the 
time schedule of this train has been changed and It 
reaches Erode at 9.30 AM. This causes great hardship 
to the commuters and no Railway Authority has come 
forward to redress their grievances. In the absence of a 

. shuttle train at this hour to help seasor) ticket holders to 
commute, Chennai-Mangalore Express must be run as 
per the earlier time schedule as the travelling public are 
greatly agitated. 

Considering the fact that many new In.dustrlal units 
have come up in the suburbs of Chennai city, there is 
an urgent need to augment the EMU service between 
Chennal Beach-Tambaram and Chennai Beach-Chingleput 
Increasing the number of coaches to twelve. This calls 
for extending platforms in all the wayside stations. I would 
like to draw the attention of this august House that I 
raised this demand last year too. Railway Stations in 
important towns in Tamil Nadu including Chennal must 
have more ticket counters. All the stations In between 
Chennai Beach and Tambaram need more number of 
ticket counters and Similarly there is a need to extend 
the time of functioning of Season TICket Counters. 

There is also a need to rescind the decision to wind 
up some of the printing presses of Indian Railways. It is 

DItMnds for GIrnII (JfI ActcoIIi (RIi/wIyI), 2OfJ8.(Jg 
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learnt that all the Railway Printing Units are to be closed 
down completely In due course. This step taken by the 
Railway Board would affect about 275 press workers of 
the Southern Railway In Its Royapuram Printing Unit. The 
total number of these press workers all over the country 
would be around 6000 In all. Instead of resorting to 
closures as a remedy Railways may modernize Its printing 
units with trained men who are provided with better 
training for enhancing their skills. 

When the Railways are boasting of Rs. 25000 crores 
of rupees, then how is it that Bonus Ceiling has not 
been Increased further from Rs. 3500/-. There Is also a 
discrimination between Central and State Government 
employees and the employees of the Railways even after 
the gazetted modification of the Bonus Act of 1985 on 
1.4.06. Apart from the productivity linked Bouns, profit 
linked Bonus may also be considered. 

It was stated that 1.5 lacs of vacant posts in the 
Railways would be filled allover India. But measures 
towards privatization, outsourcing and surrendering of 
posts and lock outs are hidden In this Budget. On the 
one hand you are regularizing the services of porters 
and on the other cut in jobs are also resorted to. 

All the trained Act Apprentice get job opportunities in 
the Southern Railway. But there is a delay in providing 
Jobs to about 2500 Act Apprentices in ICF, Perambur. I 
urge upon the Railway Ministry to expedite the same. 

Erecting escalators in stations like Madurai is a 
welcome step. This may kindly be extended to Tambaram 
and Mamblam stations also where the over bridge stair 
case 18 steep causing Inconvenience to aged people and 
women. 

A new ROB linking Ayanavaram - Loco Scheme 
Road may be constructed in place of the Loco works 
station ~OB in the Thlruvallur route that Is there right 
from the British days. 

Considering the security aspect and the safety of 
passengers, the proposal for out sourcing of the Rail 
Coach maintenance works must be reconsidered. 

There is an urgent need to increase the pace of the 
work pertaining to laying of second broad gauge line 
between Kovai Irugur and Coimbatore and also the gauge 
conversion work linking liruvarur-Nagoor-Karaikal. 
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Gauge conversion between Coimbatore-Oindlgul and 
Pollachi-Palghat must be commenced with fund allocation. 

Kaleeswara Mills and Somasundara Mills of NTC near 
Railway station In Coimbatore have been remaining closed 
and the vacant land can be taken over by the Railways 
and shall be used by the Railways to expand the Railway 
Station and to construct buildings required for the offices 
and staff of the Railways. 

All Kerala bound trains from Chennai must be routed 
through Coimbatore junction instead of being diverted 
through Podanur. 

I would also request you to Introduce an Inter-city 
Express Train between Coimbatore and Bangalore. A new 
express train in the broad-gauge section may be 
introduced to run between Chennai and T1ruvarur via 
Thanjavur. Laying of Railway line between Nagapattinam 
and Velankannl and also Pattukottal-Mannargudi via 
Needamangalam must be taken up while going In for 
gauge conversion between Mayiladuthurai-Rameswaram 
via Thiruvarur-Thiruthuraipoondy-Karaikudi. 

I would like to thank the Railways for running a daily 
train between Shencottah and Madurai as per our request 
made on behalf of the people of my constituency. The 
pending requests to construct one more platform at 
Tirunelveli Junction and construction of a new Railway 
Station at Palayamcottah Maharajapuram may be 
considered positively. 

Pearl City express train coaches are old and steps 
may be taken to change them. Immediate commencing 
of ROB work in Tuticorin first gate and second gate Is 
necessary while there is a need to increase the pace of 
ROB construction at the third gate. I thank the railway for 
taking up the new line between Ramnad and Kanyakumari 
via Tuticorin. You may also consider introduCing a train 
between Chennai and T1ruchendur. 

Gauge conversion work in the Thiruvarur-Nagoor-
Karaikal section must be expedited. Steps must be taken 
to run trains from Thiruvarur to Chennal via Thanjavur. 

Some passenger fares have been reduced through 
this Budget. But it fails to enthuse the common people 
and the poorer sections of the society. About 200 express 
trains have been converted to be super fast express 
trains. But their journey time has not decreased In 

commensurate with the increase in the super fast express 
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charges. Catering service is being handed over to the 
private sector. Many such privatization proposals are on 
the anvil. Considering the fact that neither job security 
nor social security are there for the workers in the private 
sector taking away their basic rights, Railways may have 
to be careful. 

In these 62 years of Independence we have not laid 
many new lines. Still much needs to be done. Industrial 
development is crying for more of connectivity through 
Railways. Like porters whose services have been 
regularized other temporary staff In other departments of 
the Railways must also be considered for regularization. 
Passenger amenities have to improve further. Priority may 
be accorded to laying double line between Chennal-
Nagercoil via Tuticorln, and electrification of railway lines 
between Villupuram and Nagercoll. There is also a need 
to accord top priority to lay the Hnes and operate exclusive 
freight corridor to Increase Railway's revenues and to 
give a boost to Nation's economy. 

With this I conclude. 

/English} 

SHRI A. SAl PRATHAP (Rajampet): Sir, I rise to 
support the Railway Budget presented by the hon. Railway 
Minister, Shrl Lalu Prasad for year 2008-09. He has 
presented a remarkable Budget in this House. Last year, 
Lalu jl has shown a profit of Rs. 20,000 crore; this year 
profit has been increased to Rs. 25,000 crore. 

15.59 hr.. 

[DR. lAxMINARAYAN PANDEY in 1M ellai/) 

The total allocation made for the on-going and new 
project8 Is Rs. 37,500 crore. In this regard, I wish to 
convey my heartfelt thanks to Laluji for conSidering new 
project between Cuddapah and Bangalore. The total 
kilometre covered is 255 kms. and the total cost allocated 
to this project comes roughly to Rs. 1,000 crore. I convey 
thanks to Lalujl and also to Veluji and Rathwajl. I would 
also like to thank the staff of the Railway Ministry for 
giving this particular line because It mainly covers the 
backward and naxel affected areas. 

16.00 hr •• 

I take liberty now to say this and convey thanks to 
our hon. Chief Minister of Andhra Pradesh, Dr. Y.S. 
Rajasekhara Reddy also has come forward to give his 
contribution of 50 per cent for this new line. 
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[Shri A. Sai Prathap] 

With regard to my constituency development works, 
particularly with regard to my specific region, I would like 
to say that - the total length of Madanapalli-Dharmavaram 
gauge conversion work is 277 kms. The allocation last 
year was As. 85 crore and this year it is As. 86.93 
crore. The required amount is another As. 42 crore; with 
this amount, we can get this line completed. It is a long 
pending desire of the people of this backward area. Shri 
Laluji also promised that this gauge conversion will be 
completed within three years: three years have already 
passed. So, the information that I received from the 
officials is that they are In a position to spend this amount 
of As. 86 crore that has been allotted, within six months' 
time. So, I request the hon. Minister to note down this 
point because this line will connect Guntakal Junction. 

Another point is, the doubling patch work between 
Aenigunta and Gooty. This is a revenue generating line. 
Here, the distance of another only 151 kms. is to be 
covered. This time, the allocation is only As. 71 crore 
and I request the hon. Minister to do something here. 
Now, AVNL has taken up this matter - doubling work Is 
pending, electrification is pending; it Is being mentioned 
In this House for the last ten years; I have been taking 
up this matter of completion of doubling work between 
Aenigunta and Gooty. 

Krishnapatnam-Obulavaripalll is a new line that has 
come up. The State Govemment has come forward. The 
National Mineral Development Corporation has also come 
forward along with AVNL; they are going to complete 
this project in a fixed time frame. I am thankful that they 
have considered this and given an amount of As. 25 
crore in this Budget. 

I propose a few new lines for survey. One Is from 
Proddatur; Nandyala-Yerraguntala line is also going to be 
completed. An allocation of only As. 35 crore has been 
made, whereas the required amount Is As. 150 crore. 
So, I request the hon. Minister to allot more funds. He 
has assured last time In this House that As. 50 crore will 
be given in the next Budget. I seek that difference of As. 
20 crore or As. 25 crore be allotted to this on-going 
project. 

It Is again a shorter route towards coastal Andhra 
Pradesh and also it can touch the north side, to carry 
particularly cement and steel. This is one of the important 
lines. I would request the hon. Minister to do the survey 
of line Proddatur-Mydukur-Badvel-Nellore. There are 4-5 
Assembly segments here; in backward and naxal affected 
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area. Suppose if the hon. Minister considers these 
proposals for survey of new IIne8, we would be highly 
thankful to him. 

Again, Muddanur-Pulivendula-Kadiri-Dharmavaram line 
may be surveyed so that the Aoyalaseema region network 
will be completed with the survey of two new lines. 

Finally, I would like to bring to your notice that all 
the MPs from Andhra Pradesh are most unhappy because 
the allocations last year was not up to the mark and this 
year also, it is the same thing. All of us, with the 
Convenor of Andhra Pradesh Shri Vittal Aao went to meet 
Madam Sonia Gandhiji and represented that Andhra 
Pradesh should be given some importance because last 
year also, the allocation had not been up to the 
expectation. 

The Andhra Pradesh Govemment has referred more 
than 35 projects out of which hardly four or five have 
been considered. I would request the hon. Minister to 
give importance to Andhra Pradesh network also in 
comparison to other States like Bihar, Tamil Nadu, 
Kamataka and other adjacent States. 

Kakinada is one of the important industrially growing 
regions having three major gas finds of India which hold 
tremendous gas reserves. In the year 2001 Kakinada 
was considered for bringing into the main railway line. 
So far allocation has not been given to this particular 
growing town. I would request the hon. Minister to 
consider this. Kaklnada-Plthapuram the on-going main 
railway project be granted at least As. 25 crore. 

I wish to bring to the kind notice of the hon. Minister 
that there is one railway station in Cuddapah District by 
the name Nandalure. Earlier a ioco shed was there In 
Nandalure. It also has 500 acres of railway property. All 
the required infrastructure is there in Nandalure. The 
young people have agitated to get a traction shed in the 
existing available infrastructure at Nandalure. More than 
75 to 100 young people agitated for 72 days. 
SlShri Suravaram Sudhakar Aeddy, Gurudas Dasgupta 
and Yerrannaidu have visited that place. Shri Suravaram 
Sudhakar Aeddy had brought a delegation to the hon. 
Minister in this regard. The hon. Minister on the floor of 
the House assured that if not the traction shed a goods 
repairing unit will be given to Nandalure. One year has 
passed since then. I would request the hon. Minister to 
consider this demand of the people of Nandalure. 
Aayalaseema is a backward region. A few people will get 
the jobs. I would request the hon. Minister to consider 
this demand of the young people who have agitated for 
72 days for it. 
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The RPF people have given a representation. Out of 
13 points I would like to cover only four. 

1. Productivity linked bonus should be given to RPF 
personnel at par with other railway staff since 
RPF is also treated to be railway employees for 
all purposes as per RPF Act. 

2. Limited departmental competition tests should be 
implemented to RPF subordinate officers at par 
with other railway employees. 

3. The tenure of staff and officers should be 
revamped as per the old system that is five 
and four years at one station. 

4. The Standing Order No. 70 should be changed 
in which the tenures and postings of RPF staff 
are modified and the transfer of staff, that is 
constables and head constables, should be 
within the same Division. 

Our convenor is asking to restore the Garib Rath. 
would request the hon. Minister to consider all these points 
mentioned by me. I thank you for giving me this 
opportunity to speak. 

[Trsns/ah"onj 

·SHRI PARAS NATH VADAV (Jaunpur): Sir, India 
stands second to China in terms of population. At the 
time of Independence, the population of India was 35 
crore. Today the population of the country has crossed 
100 million. On the other hand, India is also a land of 
rivers, mountains and forests. Not only there are difficulties 
in commuting from one place to another in the country 
but also a lot of time is taken. 

Railway is considered to be the cheapest, easiest 
and the most convenient mode of transportation for the 
public. Otherwise also, train is considered to be the easiest 
mode of trclnsportation for the poor people. First train In 
India was run in Mumbai, Maharashtra. With a view to 
rapidly expand railways in the country and providing this 
facility to each and every one, the provision for presenting 
a separate rail budget on the lines of general budget 
was made in our country. Rail budget is a part of the 
general budget itself. Each year a number of new railway 
projects are sanctioned and budget is provided for the 
same but with much regret, I have to say that due to 

·Speech was laid on the Table. 
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non sanction of funds a number of projects remain 
Incomplete. 

Due to the regional considerations by Railway 
Ministers during the last two decades, the railways could 
not reach each comer of the country. Not only this much, 
there are many important places where railway lines have 
been laid but no stoppage has been provided for the 
trains due to which the passengers are unable to be 
benefited from the same. 

Through you, I would like to urge the hon. Railway 
Minister to take some measures to solve the following 
problems :-

1. The sanctioned projects should be completed 
on time. 

2. Railway lines should be laid on priority baals In 
those areas of the country where there are no 
railway lines. 

3. The trains originating from the national capital 
should compulsorily be provided stoppage at 
each State capital and district headquarters of 
State from where they pass. 

4. Keeping in view the population of the country 
unreserved fast trains should be Introduced for 
the poor people. 

5. The standard of catering facility being provided 
in the trains should be improved. 

Sir, I would like to make a special request to the 
hon. Railway Minister to addre&8 certain problems of my 
constituency. The following trains should be provided halt 
at the Jaunpur city railway station in Jaunpur district:-

1. Kaahiraj Express should be provided a halt at 
the Jaunpur city station. 

2. A fast train should be run from Jaunpur to 
Mumbai via Allahabad. 

3. ROBs should be constructed at Jagdishpur 
railway crossing and at Chandpur railway 
crossing on the Jaunpur-Mirzapur road in the 
city. 

4. All the unmanned level crossirws on the 
Jaunpur-Allahabad line should be (:onverted 
immediately Into manned onas in the larger 
public interest. 

5. There is an urgent need of manned level 
crossing at the Sukhlalganj crossing. 
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[Shri Paras Nath Yadav] 

6. Halt should be provided for Godan Express at 
Barsadhi railway station in the public interest. 

In the end, through the House, I request the hon. 
Railway Minister that the said demands should be fulfilled 
in this Railway Budget itself the in larger public interest. 

·SHRI E.G. SUGAVANAM (Krishnagiri): Hon'ble Sir, I 
would like to thank Hon'bla Railway Minister for presenting 
this year's Railway Budget as a growth oriented people's 
Budget. Our Govemment has not increased either the 
passenger fares or the freight charges consecutively for 
the past five years. I would like to thank him and 
congratulate the Railways for this feat on behalf of Dravida 
Munnetra Kazhagam. The profits for this year is Rs. 20000 
crores and more is expected to cross 25000 crores of 
rupees. Many new schemes and projects to Improve the 
performance of the Railways have been speh out In the 
Budget. New Railway Line to a stretch of 350 Kms. has 
been announced. Gauge conversion to the tune of about 
2150 Kms, and laying of double lines to a length of 1000 
Kms. have been announced in this Budget. 

Fare reduction for various classes of travel, 5% freight 
charges reduction for the transportation of petrol and 
diesel, 1.4% reduction in the movement of goods for 
construction industry to help bring down the construction 
costs are welcome features of this Budget. Ten more 

. Garib Rath Trains have been introduced to extend Air-
conditioned coach facilities to the poorer sections of the 
society and the lower middle class also. Revolutionary 
changes have been brought about In Advance Reservation 
System. Booking of tickets through mobile phone. and 
E-ticketing through cyber kiosks have helped reducing 
the long queue of people gathering In Reservation 
Counfers. I welcome on behalf of DMK, the announcement 
regarding the setting up of a new rail coach factory in 
Kerala to help reduce the problem of shortage of rail 
coaches. Steps must also be taken to replace old coaches 
with new ones. The decision to regularize the services of 
the porters as Gangmen and group '0' Staff in the 
railways is comm'endable. Travel concessions announced 
for AIDS patients and Ashok Chakra Award winn~rs are 
praiseworthy as a humanitarian gesture. Students are 
provided with free railway passes and it is commendable. 
It has been announced in this ye::tr's Budget that women 
will also be inducted In the Railway Protection Force and 
I welcome it. Velacherry to St. Thomos Mount Metro Rail 

·English translation of the speech ortglnally delivered In Tamil. 
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Project is to be completed by 2010 and It is anxiously 
awaited and gladly welcomed. These deadlines have not 
been met eariier and have caused hardship to the public 
and hence I urge upon the Railways to ensure the 
completion of the project on time. This also gives rise to 
cost escalation. I request the Hon'ble Minister that enough 
of funds may be released and the works may be 
completed as decided now. 

Many of the coaches are lacking in sanitation and 
are found unclean. Proper cleaning up and sprucing up 
must be done. There are complaints about the non-
functioning of lights and fans in the coaches. Appropriate 
measures in this regard may be taken up. In some trains 
like Rajdhani and Shatabdi and in 80me stations, the 
Public Address System do not function properly. This may 
kindly be looked into by the Railway Authorities. There is 
a welcome announcement in the Budget that loco 
workshop In Perambur will be modernized. Let me 
appreciate and welcome this announcement of our Hon'ble 
Railway Minister. I also urge upon you to compiete this 
modernization project this year Itself. 

FulflHing a long felt demand, Salem Division has been 
carved out recently in the Sixteeth year of our 
independence. Hon'ble Railway Minister himself took part 
in the inaugural function amidst cheers from all sections 
of the society. On behalf of the people of Tamil Nadu 
and on behalf of DMK, I would like to thank Hon'ble 
Minister for Railways Shri Lalu Prasad. I would like to 
point out that staff strength is very less In the New 
Divisional Head Quarters ir:' Salem. Augmenting staff 
strength and construction of Divisional Headquarters 
building to house the staff may be taken up at the earliest. 

Rail Travelling Public are worried often done to late 
running of trains. This delayed departures and arrivals 
must end. Proper care must be taken to ensure that 
trains are operated as per schedule. If trains are running 
late, passengers must be adequately compensated. 
Dilapidated rail coaches may be discontinued and put to 
disuse periodically. Long distance passengers have to bear 
the brunt of coaches that are old and lack in basic 
amenities. I urge upon the Hon'ble Railway Minister to go 
in for quality steel to make rust free coaches and ensure 
timely replacement of coaches. Secunderabad, Mumbai, 
Delhi and Patna stations are to be modernized to get 
world class new look. I urge upon the Railway Minister to 
give a similar face lift to Chennai Central and Chennai 
Egmore stations also. Chennal Central links the South of 
India with the North, West, East and also North-East. It 
handles lakhs of passengers every day. Hence I urge 
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upon you to make these two stations world class ones 
linking one with the other. 

I welcome the step in the right direction to open two 
divisional hospitals. Chennai Central hospital in Perambur 
is faced with the problem of space crunch. Old buildings 
are there and there is a crying need to expand this 
Railway Hospital with more space and modem amenities. 
Requesting you to renovate the same in time while 
providing modern equipment. The Budget for the year 
2008-2009 is remarkable in so many ways. But still our 
long demand to link Jolarpet with Hosur has not been 
taken up. I am reiterating this demand for the fourth time 
now. I have handed over a memorandum myself In this 
regard to the Hon'ble Railway Minister. Jolarpet can be 
linked to Hosur via Thiruppathur, Kanthill, Bargur, 
Kanthlkuppam and Sholagiri. This new railway line may 
kindly be approved and taken up. Hosur Is an emerging 
industrial city. It is a growing Technology city. Hosur is 
near to Bangalore and hence more of rail link needs to 
be established. More trains must be introduced. 

Catering service in the long distance trains In 
particular must be taken care of. Quality food must be 
made available. Standard Catering service Is essential In 
the running of trains. Inspection teams must be set up to 
go in for quality checks. I urge upon the Railway Minister 
to look into this. 

Garib Rath Trains are more popular now and attract 
more passengers. They are ruMlng to capacity almost 
every time. Chennai-Delhi Garib Rath Train meets with 
full reservation made in advance many a times. The 
frequency of this train must be increased. This once-a-
week train must be made thrice-a-week train to benefit 
more passengers. There is also an urgent need to provide 
Pantry-Car facility in Garib Rath trains to facilitate the 
aged passengers alongwith women and children. As they 
are long distance trains, the inconvenience caused to the 
passengers in the absence of a pantry-car are one too 
many. I request you to look into It. 

Ladies among the senior citizens are to get 50% 
concession enhanced from the existing 30%. This must 
be extended to both men and women without any 
discrimination. I urge upon you to look into this. 

Our Hon'ble Chief Minister of Tamil Nadu Dr. 
Kalaignar has submitted a set of demands to our Hon'ble 
Railway Minister. Madural-Bodinaickanur gauge conversion 
is one among those demands which is pending for long. 

Linking up Erode-Palani, Chennai-Puducherry via 
Cuddalore and also laying of Vlllupuram-Dindigul double 
line, laying of Thlruvallur-Arakkonam fourth line are among 
those demands. Our leader Dr. Kalaignar has thanked 
the Hon'ble Railway Minister for conceding to his demand 
to link Jolarpet with Thlruvannamalai. I would like to AICOrd 
in this august House our heartfelt thanks conveyed on 
behatf of our leader. 

For the past many years, Chennal Central has not 
been linked with Chennal Egmore though demands and 
announcements In this regard have always been there. 
On behatf of people from various walks of life, I urge 
upon the Railway Minister to concede to our long pending 
demand. 

I thank the Chair on my own behalf and on behalf 
of our party DMK. Let me conclude my speech expressing 
our support to this laudable Railway Budget for the year 
2008-2009. 

[English} 

SHRI L. GANESAN (T1ruchlrappa/ll): Mr. Chairman, 
Sir, thank you very much for giving me this opportunity 
to participate in this discussion. E M Foster the great 
thinker once said, 'three cheers for democracy' and In 
the same vein I wish to express three cheers to Shrl 
Lalu Prasad Vadav and his ablest colleagues, particularly 
Shrl Velu. This is because this Is the age of enhancement; 
this is the age of increase and prices are Increasing 
everywhere. Communal claahes are Increasing. So many 
things are increasing whereas Shri Laluji has not 
enhanced fares or freights. Therefore, the first cheer ia 
for not enhancing the fares and freights. The second 
cheer is for not only enhancing the fares and freights but 
for slightly reducing them. The third cheer is because he 
has taken so much efforts and given many considerations 
without enhancing the fares and freights, and he has 
enhanced the conveniences and comforts of t~8 

passengers. 

, congratulate him for having resolved to Implement 
new schemes and projects such as laying new lin8s, 
extending some old lines, adding new train services in 
the existing lines. The projects and proposals which 
deserve congratulations and commendations are as 
follows. 

Firstly, there is the project to eet up new RaIJ· Coach 
Factory in Kerala for which the Kerala State Government 
has made 1000 acres of land available for this factory. 
Secondly, there is a proposal to set up new wagon 
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[Shri L. Ganeun) 
reconstruction unit at Garkha. Thirdly, there Is a proposal 
to modemize Ulluah Workshop In West Bengal, Perambur 
Workshop in Tamil Nadu and Ajmer Loco Workshop and 
lastiy, there is a proposal to modernize Jamalpur 
Workshop. It Is really laudable that our Minister, Shri LaJuji 
has announced 53 new trains in which Tamil Nadu has 
a major share of eight trains. There is a proposal for 
extension in services of 16 pair trains in which Tamil 
Nadu gets six. In 2008-09, four new lines are to be 
constructed in which Tamil Nadu gets one. 

In the on-going gauge conversion also, Tamil Nadu 
is not ignored. Tamil Nadu is also taken care of in the 
proposals for new lines for gauge conversion. 

Many welfare measures are Implemented and are 
resolved to be taken up anew for implementation which 
are in toto aimed for the weHare of the people at large, 
the passengers in particular and the Railway employees 
in specific. 

Sir, so far, I was talking in general but now I wish 
to be specific. I am the Member of Parliament from Trichy, 
Tamil Nadu. I have been representing my constituency 
through letters, in person and in Parliament. I thank the 
Railway Minister and the UPA Govemment for having 
complied with my requests and persuasions. I now appeal 
to kindly comply with my following requests. 

It is already agreed to implement ROB constructions 
near Trichy Railway Junction, Tiruvanaikoll and Oyamari 
Burial Ground. Please give administrative sanction and 
implement them expeditiously. 

Sir, I thank you for constructing ROBs. But at the 
same time, it Is very bad In principle and In practice to 
close down level crossings. ROBs no doubt are helpful 
for vehicular traffic like cars and so on. But for the sake 
of people carrying heavy head loads or dead bodies, 
people on bicycles and people who walk or pedestrians, 
level crossings near the ROBs should never be closed 
down. If it is done, it leads to a lot of suffering for the 
masses. I would like to mention specifically about three 
level crossings, one each at Palakkarai, Pichandarkoil and 
Ramakrishna ROB. They should be opened. Maintaining 
them will not cost much. When we compare it with several 
lakh crore of rupees that we eam and spend in Ranways 
it Is a paltry sum. I pray that they shouled be opened and 
operated. 

I pray that a new train from Trichy to Madurai should 
be introduced. Both of them are very important cities, 

holy cities. People, in several lakhs, are coming and going 
every day. Therefore, I appeal to the Minister to introduce 
one train in the moming, say around 6 in the moming 
from Trichy to Madural; and one train in the evening, 
around 6 p.m. 

When we talk of new lines, I am surprised about 
one thing. A new line from Tanjore to Pattukottai was to 
be constructed. Survey was also done in those good old 
days, soon after India became Independent. The distance 
is hardly 30 miles. ... (/nftJrrupti0n6). 

If that connection is given, it will extend up to 
Rameswaram. Great personalities like Shri S.D. 
Sornasundaram once the M.P. of Thanjavur constituency. 
Shrl M. Palanimanickam, the hon. Minister of State for 
Finance is present M.P. of Thanja. In spite of that, it has 
not been done. 

Finally, I wish to give a fitting reply to some of the 
adverse comments made by some people. One of such 
adverse critics of the Railway Budget is a fiery orator. 
He said that Tamil Nadu has been ignored. He said that 
southem part of Tamil Nadu has been ignored. He is a 
fiery orator only. But he has been blinded. He is a man 
with blurred vision. If he has seen the Budget, out of 53 
new trains, Tamil Nadu got eight; out of 16 pair trains 
that have been announced, Tamil Nadu got one; out of 
four new lines that have been announced, Tamil Nadu 
got one; out of the three workshops that have been 
announced for modernisation, Tamil Nadu got one. 
Therefore, I would say that Tamil Nadu has been taken 
care of. 

With all heart, mind and soul, I appreciate, I admire, 
I congratulate. I commend Shri Lalu Prasad and his ablest 
colleagues. 

{Tmnslillionj 

PROF. RASA SINGH RAWAT (Ajmer): Hon. Mr. 
Chairman, Sir, I am grateful to you for providing an 
opportunity to speak. I would like to express my views 
with regard to the railway budget presented by the hon. 
Railway Minister Shri Lalu Vadav. With deep regret, I 
have to say that justice has not been done to the largest 
and the border State of Rajasthan in the country in the 
budget. Rajasthan has got only four new trains in this 
election based budget in which 53 new trains have been 
announced, 10 Garib Raths have been introduced and 
the frequency of 11 trains has been increased. Apart 
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from this, neither frequency of the trains plying there hu 
been increased nor has any train been extended. This 
shows how this atection based· budget has benefited only 
Bihar and some other States having UPA Govt. Through 
you, I want to say that States like Rajasthan having 
Opposition party rule have been grossly neglected. Giving 
four new trains for such a State is like a drop in the 
ocean. Hon. Minister has said that he has given a budget 
with a profit of Rs. 25,000 erore. I welcome the budget 
for taking care of all the sections of the society by not 
increasing the fares but the renovation of the infrastructure 
of the Railways. on which the safety and future of the 
whole of the railways set-up depends, has been deleted 
from the priority list. There are railway tracks and railway 
bridges which are more than 100 years old and have 
become dilapidated and wom out. This is resulting in 
derailment while doing shunting or crossing the railway 
bridges. The danger of accidents is always present due 
to the weakened tracks. No attention has been paid 
towards this. Rolling stock and infrastructure of the 
railways have been exploited to the hilt which can result 
in a very serious situation. As per CAG's report, about 
300 projects are pending in the railways. It seems as if 
these projects have been forgotten. Linking of Pushkar 
with Ajmer was announced in the year 2001 -02 but 
nothing has happened till now. Railways had made 
commitment to construct this line by 2009 and Rs. 19 
crore have been earmarked for it while more funds should 
have been provided for the purpose in the budget. 

MR. CHAIRMAN: Since five minutes' time has been 
fixed for all the hon. Members, therefore, conclude your 
pOint soon. 

PROF. RASA SINGH RAWAT: I would like to speak 
about the railway factory in Ajmer. A provision of Rs. 200 
crore has been made for the Lilua factory, Perambur 
Loco factory and Almer Loco factory in the budget. 
Provision for Almer is Rs. 52 crore but only Rs. 15 lakh 
out of that have been allocated. The Loco and Railway 
Factory of Ajmer Is the spine of the Railways but a 
provision of only Rs. 52 crore and allocation of Rs. 15 
lakh is too little allocation. There is need to increase It. 
During his visit to Ajmer, hon. Minister had made an 
announcement that the Ajmer station would be made an 
international level railway station. I checked this budget 
again and again but nothing is there in this regard though 
hon. Railway Minister is devoted to Ajmer and goes there 
regularly. The Ratlam-Khandwa metre gauge line is to be 

converted into broad gauge. Though, It has been approved 
but very little money has been sanctioned for It. Earfier, 
there used to be many trains from Ajmer to Khandwa 
which further went upto Puma and Kachiguda. Lakhs of 
people come to Ajmer from Hyderabad and Andhra 
Pradesh for Ziarat but they have to take a long detour. 
Hyderabad can be connected directly to Ajmer if this part 
of metre gauge line is converted into broad gauge. There 
was a proposal to connect Pushkar with Medta for 
connecting Western Rajasthan and Central Rajasthan with 
Ajmsr but no provision has been made for that in this 
budget. You had made an announcement last year that 
a survey would be conducted for the Ajmer, Kota via 
Kekrl, Devli line. This survey has also been completed 
and people were hoping for an announcement from you 
for construction of a railway line for connecting Ajmer 
with Kota. But, there is no such announcement. We have 
demanded that few more trains should be introduced on 
the Ajmer-Chhittorgarh-Kota line till this railway line is 
constructed. It seem that the hon. Minister has forgotten 
this. I want that the train between Ratlam-Indore-Udaipur 
should be extended upto Ajmer so that people are 
benefited. People from Ajmer would be able to travel to 
and from Indore which is the economic capital of Madhya 
Pradesh. Earlier, many trains used to run between 
Khandwa and Ajmer but many of them have been 
discontinued now. 

The train between Amritsar and Jaipur should be 
extended upto Ajmer. Agra Fort and Ajmer are historical 
cities. There is a train between Agra and Jalpur which 
should be extended upto Ajrner. There was a train from 
Agra Fort earlier also. Rathwajl Is Sitting here and he 
knows that the train from Ahmedabad to Agra Fort was 
very popular and It used to run between Ajmer and Jaipur 
via Mewar Junction. This line has been converted into 
broad gauge from metre gauge but no train has been 
started resulting in great inconvenience to the people. I, 
therefore, demand that this train should be started. 

A train should also be introduced from Ajmer to 
Chennai and Ajmer to Guwahati. A special train is plying 
between Ajrner and Chenna; and it would be better for 
the people of Ajmer if it is run daily. You have provided 
Rs. 950 crore to Central Rajasthan for infrastructure and 
old projects. This fund has been given for railway line in 
Shekhawati or for various schemes of other areas. 

MR. CHAIRMAN: Now please wind up, if some points 
have been left, lay them on the table of the House. 
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PROF. RASA SINGH RAWAT: Modernization of 
railways, completion of incomplete schemes, replacing of 
tracks, strengthening of bridges and repair of signals 
should be done speedily to prevent accidents. 

Chain pulling often taken place in trains. Passengers 
pull the chain to stop the train at any place. Besides, 
incidents of looting of passengers by giving them 
poisonous or sedative-laced food often came to light. 
Therefore, attention should be given to ensure safety in 
railways. Due attention is not being paid towards safety, 
security and punctuality. 

[English} 

MR. CHAiRMAN: Please conclude now. Otherwise, I 
am going to call the next hon. Member. 

/Trans/ation} 

PROF. RASA SINGH RAWAT: I will take only one 
minute more. The mail train running between Haridwar 
and Ahmedabad is always behind the schedule by an 
hour or two. Earlier this train used to run between Delhi 
and Ahmedabad, then it was made to run upto Haridwar. 
My demand Is to extend this train upto Almer. Punctuality 
should be observed in running of trains. Besides, safety 
and security should also be given due consideration. Due 
to paucity of time, I will lay the rest of my speech 
regarding problems pertaining to my constituency on the 
table of the House. 

·Sir, I would like to express my views on the Railway 
Budget presented by the Minister of Railways. 

Sir, I am sorry to say that lustice has not been done 
to the State of Rajasthan-the largest in area and a 
border State. In this populist and pro-election budget, 53 
new trains and 10 Garib raths have been introduced and 
frequency of 11 trains has been increased. However, giving 
oniy 4 new trains to Rajasthan is just like a drop in the 
Ocean. Neither the frequency of the trains which stop in 
Rajasthan has been increased nor any train has been 
extended. Neglecting Rajasthan In such a manner is 
unjustified from any point of view. 

Sir, the hon. Minister while presenting the budget 
claiming a profit of 25 thousand crore has neither 
increased the fare nor freight and taken care of railway 

.... "This part of the speech was laid on the Table. 

employees and people from all sections of Society. For 
this he deserves accolades but in this face-lifting of 
Railways, the laue of infrastructure on which lies the 
strength, safety and Mure of railways, has been Ignored 
completely. It is not fair. The rolling stock and infrastructure 
of Railways has been used upto the maximum extent 
which could lead to an Alanning situation later on. Railway 
bridges and tracks are more than 50-100 years old and 
have outlived their life span causing derailment of goods 
trains at various places. Therefore, I would like to state 
that utmost attention should be paid for rejuvenation of 
railways. 

Sir, the Mure of the railways as well as that of 
nation depends upon the intemal strength of the Railways. 
This budget is not going to improve the condition of 
railways. The hon. Minister of Railways has boasted of 
the achievements made during the last four years. He 
has shown a rosy picture of future also. He has .glven 
sops to all sections but unfortunately nothing substantial 
has been given for Railways. 

Sir, there are 14 lalch employees in railways, however, 
only those employees who have high access would get 
the benefit of the Staff Benefit Fund Scheme for which 
maaaive Increase has been made. The hon. Minister has 
announced an increase in the bonus also but let me 
remind him that a part of the last year's bonus Is yet to 
be paid. 

Although Fare has been reduced but not for the 
ordinary clau in which poor people travel. The fare 
reduced in other categories is a mere show off. The fare 
for upper class Is too high that it has to be reduced to 
increase the occupancy in this class. 

Sir, earlier a safety fund was there for improving 
infrastructure. That has lapsed and a surcharge of 8 per 
cent has been Included in the fare. However, things will 
not improve till a dedicated fund is established. 

New trains have been announced but the backlog 
will continue to increase. It will be cleared only when the 
basic infrastructure is made up to the mark. 

Sir, in the budget there is a mention of a dedicated 
freight corridor scheme but there is a need to fonnulate 
a concrete plan and fixing a deadline in this regard. 

Earlier, the freight was contributing upto 80% in the 
railways income but now It has been dropped to 25% 
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only. Similarly, sufficient funds have been given for 
passenger amenities but its non utilization is unfortunate. 
There Is a need to pay proper attention towards the dirty 
coaches, menace of mosquitoes, stinking toilets, lack of 
sanitation, lack of cleanliness at platforms, availability of 
potable water, sitting facilities, maintenance of waiting 
rooms, chain snatching, loss of baggage, incidents of 
looting of passengers by sedating them, delay in running 
of short distance trains, chain pulling, habit of travelling 
without ticket by passengers, unavailability of good quality 
food, irregularities in reservation etc. and to punctuality, 
safety and security. 

Railway's rejuvenation drive has been kept out of 
the priority list for which history will never forgive him. 

Sir, there is a specHic need to modemlze the railways 
network to complete the pending schemes, to replace 
the weak bridges and tracks and to modemize/update 
the signal system. 

As per CAG's report, there are approx. 300 pending 
railway projects which should be completed within the 
stipulated time frame by mobilizing funds/resources. 
Otherwise construction cost thereof would continue to 
escalate and the funds spent so far will not prove fruitful. 

Sir, encouraging minoritism on the basis of religion, 
making 'urdu' language as a medium of examination is 
not justified as people of other languages will also start 
fighting for their rights. 

1. Sir, I would now like to draw the attention of 
the hon. Railway Minister towards the demands 
of my constituency. At the time of inauguration 
of the Ajmer-Chittorgarh broadguage line, the 
hon. Minister of Railways had announced that 
Ajmer station would be upgraded to a world 
class station. But, unfortunately, he did not keep 
his word while formulating the current budget. I 
would like to urge him to upgrade the Ajmer 
station to a world class station and provide 
necessary facilities and infrastructure for his 
purpose. 

2. Sir, Ajmer-Pushkar rail line is likely to be 
completed by the year 2009. A provision of Rs. 
19 crores has been kept in the budget for this 
purpose. This amount should be increased to 
ensure quick completion of the work. Survey for 
Pushkar-Merta rail line has been carried out 

many times the construction of this rail line 
should be sanctioned to link Ajmer with Westem 
Rajasthan and border areas. 

3. Sir, gauge conversion of AJmer-Ratiam line has 
been carried out. Earlier, many pairs of trains 
used to run between Ajmer and Khandwa whe~ 
the line was metre-gauge. In fact, trains used 
to run on metre gauge from Ajmer to Kachiguda 
(Hyderabad) also. But now, it is neither fish nor 
fowl. Hence, Ratlam-Khandwa metre gauge line 
should be converted into broad gauge and also 
extended upto Kachiguda and then a train 
covering the entire stretch should be started. 

4. Sir, an announcement has been made In the 
budget that Udaipur-Deihl Chetak Express would 
be run on broad gauge via Ajmer-Neem Ka 
Thana. But it would be more beneficial H this 
train is run via Ajmer-Jalpur-Alwar. If not, then 
another train should be run from Udaipur to Delhi 
via Chittorgarh-Bhllwara-Ajmer-Jalpur. 

5. Sir, a metre gauge train had been running from 
Ahmedabad-Agra fort via Marwad Junction-Ajmer-
Jaipur-Bandi Kui-Achnera-Bharatpur for many 
years. It was stopped when the gauge 
conversion work going on. Now that this entire 
track been converted into broad gague this 
popular train should be started again so that 
Western Uttar Pradesh could be directly linked 
to Rajasthan. Till the time this is done, the 
Jaipur-Agra Fort-Gwalior Intercity should be 
extended upto Udaipur via Ajmer. This would 
benefit the tourists and also be economically 
viable. 

6. Sir, Jaipur-Amritsar train should be extended uplo 
Ajmer so that pilgrims to Radha Saoml Satsang, 
Beas, Golden Temple and Durga Mata Temple 
are facilitated. This is also a long standing 
demand. 

7. An express train used to ply on metre gauge 
line from Ahmedabad to Delhi via Abu Road. It 
was also stopped at the time of gauge 
conversion. Now that the entire route is being 
converted into broad gauge and doubling of 
tracks is also being carried out, this Jraln is 

" also being re-started. It would also be a very 
useful and profit making train. 

8. Sir, through you, I would also like to request 
that passenger trains should be run between 
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Ajmer-Ratlam, Ajmer-Delhi and Ajmer-Mehsana 
so that passengers from interior areas and smaH 
stations are also benefited. 

9. Ajmer-Chennai Holiday Special train is run during 
the summer season. This train should be run 
on a regular basis. Similarly, Ajmer-Hyderabad 
via Ahmedabad and Surat, Ajmer-Trlvandrum and 
Guwahati trains should also be run regularly so 
that the famous pilgrim place Ajmer Sharif and 
Pushkar also get linked to South East India. 

10. The Railway Minister has decided to modemize 
the locomotive factories which are the backbone 
of Ajmer's economy. Accordingly, higher budget 
provisions should be made for the purpose. The 
Minister has made a provision of Rs. 200 crores 
for modernization of locomotive factories in Lilua 
(West Bengal), Perumbur and Ajmer. Out of this, 
it is proposed to grant Rs. 52 crore for 
locomotive factories in Ajmer. But, in this budget 
merely Rs. 15 lakh have been sanctioned for 
the purpose which is too meaJre an amount. 
This amount should be increased so that 
modernization is carried-out in an effective 
manner. Similarly, the amount of funds 
announced for the carriage shop should be 
increased. 

11. All facilities should be made available in 
divisional hospital, Almer. 

12. Construction of parks, ~epair of roads and proper 
repair of houses in railway colonies should be 
carried-out. 

13. Railways-run middle schools should be upgraded 
to the level of senior secondary schools. 

14. Nasirabad, Kishanganj, MayurganJ, Vljaynagar, 
Byawar stations should be upgraded and basic 
facilities should be provided therein. 

15. Delhi-Ahmedabad (Super Ashram Express) trains 
should be given a two minute stoppage at 
Byawar station. 

16. Garib Rath should be given a stoppage at the 
famous industrial city and commercial centre, 
Byawar. 

17. Frequency of Udaipur, Ajmer, Kolkata (Sealdah) 
train should be increased. 
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18. The trains being run after gauge conversion 
should be provided stoppages at atleest two or 
three stations at which trains run on metre gauge 
used to have stoppages. 

19. Status-quo should be maintained regarding the 
reservation quota of trains that go through 
Vijayanagar, Nesirabad, Beawar, K1shangarh and 
Ajmer. 

20. Railways' Budget hotels and rest houses should 
be constructed on empty plots of land in Ajmer 
in view of the importance of the place. 

21. Basic infrastructure and facilities should be 
provided for zonaVnational level sports activities. 

22. Better management of railway institutions should 
be ensured. The facilities in such institutions 
should be upgraded. 

23. I, through you, would like to thank the Railway 
Minister for announcing that watchmen would be 
appointed for all unmanned railway croSSings in 
future. Even so, I would like to reiterate my 
request that watchmen should be soon appointed 
to man the railway crossings at Lamana, 
Makreda, Nyara, Daata, Muhami, Lacchipura, 
Rajouri, Hadundi etc. for the convenience of 
farmers and to ensure smooth traffic. 

24. I have a final request, that in view of heavy 
pedestrian and vehicular traffic in Topghada, 
Gulabbadi, Nakamdar, Badaliya Road and 
Jonesganj in Ajmer, Vijaynagar Railway crossing, 
Beawar, Bhil Road and Beawar Pesang Road 
near Beawar station and near Mogalia railway 
station, sanction should be given for construction 
of ROB or RUB at these places. 

25. The construction of ROB at Kishangarh 
Apangarh Road near Kishangarh railway station 
for which sanction has been given should be 
completed. 

26. The TI, train drivers, guards who are employed 
in Ajmer division should be given priority in all 
trains that stop in Ajmer division. 

27. Many cases of compassionate appointment are 
pending/in the waiting list or undecided. These 
cases should be decided soon and appointments 
offered while a compassionate person like you 
is the railway minister. 
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28. Stations such 88 Kishangarh and Beawar are 
important from point of view of trade, population, 
industry etc. Hence, all trains passing through 
these stations should have a stoppage of at 
least a minute or two at these stations. 

29. Beawar and Kishangarh stations should be 
upgraded. They should be developed as model 
stations. 

30. Dorai and Madar stations should be developed 
to facilitate loading and unloading of goods and 
to ease the congestion at Ajmer station. 

31. Construction of the Bangad Gram Rae broad 
gauge rail line which was announced in the 
budget and accorded sanction should be 
completed at the eariiest to facilitate loading of 
cement. 

32. Number of ROBs at Beawar station should be 
increased for the convenience of passengers and 
civilian population and a road should be 
constructed near the station: 

(English) 

'SHRI BRAJA KISHORE TRIPATHY (Puri): I bring to 
the kind notice of Hon'ble Minister of Railways through 
you for allotment of additional funds for Orissa in the 
budget for expediting the ongoing Railway projects In the 
State and inclusion of new projects In the Railway Budget 
2008-2009 which have not been covered In the preaent 
Budget. 

Sir, as in the past, Orissa which Is ranked much 
below the national average in the Railway Map of India, 
has been discriminated upon and also neglected In the 
allotment of funds in the present Railway Budget even 
though the East Coast Railway and portion. of South 
Eastem Railway which pass through the State of Orlasa 
are major revenue eamers for the Indian Railway. This is 
an unbalanced Budget which has not catered to the need 
of regional requirement and prospective Railway expanding 
Zone. Whereas captive thermal power plant have been 
proposed in the State of Bihar, new coach factory in 
Kerala, Wagon reconstruction in Garkha in Chapra Distt. 
of Bihar, allotment of Rs. 200 crore for modemisation of 
railway workshop in West Bengal and allotment of Ra. 
80 crore at Jamalpur, no new project worth substance 
has been introduced in Orissa. No allotment has been 
made for the introduction of new projects in Orissa. 

'Speech was laid on the Table. 
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I thank through you to the Hon'ble Railway Minister 
for introducing a Garlb Rath from Ranchi to Bhubaneawar 
in the last Railway Budget but Sir, this is not sufficient. 
I would request through you to the Hon'ble Railway 
Minister for more Trains from Puri-Bhubaneswar to New 
Delhi and Mumbai in the greater public Interest. 

Electrification 

Sir, in the present Railway Budget no provision has 
been made for Rail Line Electrification In Orissa whereas 
during 11 th Five Year Plan proposal for Electrification of 
3500 kms of Railway Line has been made. During last 
Railway Budget 2007-08, I had requested through you to 
Hon'ble Railway Minister for allotment of Rs. 100 crore 
for the Electrification of the feeder links viz. Daitari-
Banspani B.G. Link, Talcher-Sambalpur-Jharsuguda B.G. 
Unk and Haridaspur-Paradeep B.G. Link. However, 
sufficient funds have not been allotted in the present 
Budget also. I would also request to the Hon'ble Railway 
Minister through you for allotment of sufficient funds for 
these projects and alongwith, Koraput-Rayagarh 
electrification project may be sanctioned in the Railway 
Budget 2008-09. Against the demand for electrification of 
Kharagpur-Nimapura-Bhubaneswar and Bhubaneswar-
Kottavelasha (RVNL) only Rupees 2 crore and 1 crore 
has been sanctioned respectively in the Budget 2007-08 
against the demand for Rupees 50 erore. Hence, the 
allotment may be increased to 50 crore In the Budget 
2008-09. 

Gauge Converelon 

Sir, I would request through you to Hon'ble Railway 
Minister to increase the amount for expediting the gauge 
conversion from Rupsa to Bangiriposi which is very 
important as It was envisaged 88 an aitemate to 3rd line 
between Kharagpur and Tatanagar and made into 
2 phases, the first phase a gauge conversion of Rupsa-
Bengiriposi and phaee-2 connecting Bangirlp08i with either 
Gorumahisanl or Dollbhumgarh, which will subsequently 
connect to Talanagar thereby reducing substantial distance. 
The allotment may be Increased 88 the sanctioned amount 
of Rs. 401- crore is not sufficient for this project. Nuapara-
Gunupur route gauge conversion may be expedited and 
extension to be made upto Therubali and also sanction 
is needed to provide connectivity to Gopalpur' Pprt. 
Allotment of Rs. 10.41 crore in the present Budget 
2008-09 is not sufficient and I would request Hon'bla 
Railway Minister through you for increase this amount to 
Rs. 75 crore. Anhough broad gauge line of 2300 kms 
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will be completed during 2007-08 and 3500 during 2008-
09, no substantial allotment has been made for the State 
of Onssa. 

Ongoing New Lines 

Sir, Lanjigarh Road-Junagarh B.G. Rail L1nk:-Sir, this 
project was sanctioned in the year 1993-94. Rs. 100 
crores was demanded for commissioning the section 
between Lanjigarh Road-Bhawanlpatana and 
commencement of land acquisition from Bhawanlpatana 
to Junagarh. The Govemment of Orissa had demanded 
Rs. 120/- crore for the project, however only Rs. 34/-
crore has been allotted in the present Budget which may 
be increased to Rs. 75/-crore. 

Haridaspur-Paradip B.G. Link - Sir, only Rs. 80/-
crores has been allotted in the present Budget for 
Haridaspur-Paradip B.G. Link in the Budget, however the 
state Govemment had demanded Rs. 175 crore. I would 
request the Hon'ble Railway Minister through you that 
the allotment may be increased to Rs. 175 crore. 

Khurda Road-Bolonglr B.G. Link:- Sir, only Rs. 32.43 
crore has been allotted in the present Budget whereas 
the State Government had demanded As. 150 crore. I 
would request the Hon'ble Railway Minister through you 
that the allotment may be increased to Rs. 150 crore. 

Angnl-Dubri-Sukinda Road B.G. Link: This Project was 
sanctioned in the year 1997-98. This rail link is critical 
for the steel industries since it will be a feeder link for 
transportation of coal to the industries in the Dubri area 
and iron ore to the industries in the districts of Cuttack, 
Dhenkanal and Jharsuguda. The allotment of Rs. 60 
crore is meager and may be increased to Rs. 150 crore. 

Talcher-Blmlagarh (154 Kms) - This Project has been 
sanctioned in the year 2004-05. The State Government 
had demanded Rs. 75 crore whereas Rs. 10 crore has 
been allotted. I would request the Hon'ble Railway Minister 
through you that the allotment may be increased to Rs. 
75 crore. 

Doubling of Existing Railway Lines: Sir, I request the 
Hon'ble Railway Minister through you for provisioning 
adequate funds for doubling of various Railway links in 
the State of Orissa. Particularly, I request the Hon'ble 
Railway Minister through you to increase the allotment 
for Doubling of Khurda Road-Puri Railway Line from 
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As. 2 crore to Rs. 50 crore including the sanction of 
second phase work for which SUlVey work was sanctioned 
in the last Budget 2007-08. This railway line is more 
then 100 years old and eight years of first phase work 
for doubling should be expedited In view of the importance 
of Puri as an international Tourism point. 

Sir, I request through you to Hon'bIe RaHway Minister 
to include the following proposals for sUlVey for new lines 
in the Budget of 2008-09:-

(a) Conversion and Extension of Nuapada-Gunupur 
B.G. Rail Link to Theruvali (79 Kms.) 

Traffic survey was made in March, 1999 for extension 
of the converted Nuapada-Gunupur B.G. Rail Link to 
Theruvali with a favourable rate of return. This extension 
will immensely benefit flow of import and export of cargo 
via-Gopalpur Port. 

(b) Jeypore-Malkangiri (117 Kms.) 

This broad-gauge rail link for which a sUlVey report 
has been submitted to Ministry of Railways forms a part 
of the most backward districts of Orissa i. e. KBK area, 
which has been accorded special status by Government 
of India for speedy development. This requires immediate 
implementation. 

(c) Talcher-Gopalpur (245 Kms.) 

The sUlVey report of Talcher-Gopalpur Broad-gauge 
Rail Link line submitted to Ministry of Railways Indicated 
a favourable rate of return. The recent thrust of 
industrialization with setting up of a Steel, Power and 
Aluminium Plants would require a dedicated Railway link 
between Talcher to Gopalpur (Special Economic Zone) 
for export and import of raw material and finished 
products. 

(d) Bargarh-Nuapada·Via·Padmapur (120 Kms) 

SUlVey for this Broad-gauge Rail link was completed 
with a viable rate of return 18.32% and report submitted 
to the Ministry of Railways. Rail infrastructure in Westem 
Orissa is not developed adequately despite a large 
number of industries are existing and heavy production 
of food grains are achieved. This B.G. Rail link will 
traverse through acutely backward areas of the State, 
and will ensure economic development. 

(e) Puri-Konark (35 Kms.) 

Puri attracts thousands of pilgrims due to temple of 
Lord Jagannath. The famous Sun Temple is located at 
Konark. This monument is famous throughout the world 
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and thronged by visitors from domestic and abroad. 
Considering these a survey was completed for construction 
of New B.G. Rail link between Puri-Konark in the year 
1997. This link will facilitate visits by the tourists and 
pilgrims to the last link of the golden triangle. 

For Bargarh-Nuapada-Via-Padmapur (120 Kms) and 
Purl-Konark (35 Kms.) though for detailed survey has 
been announced in principle, no steps have been taken 
in this regard so far for sanction and construction and 
now also no funds have been allocated in the Current 
Budget for these two projects. Hence necessary sanction 
may be accorded for these projects in the Budget of 
2008-09. 

(f) Gopalpur-Rayagada (282 Kms) 

All Bauxite deposits are located in Rayagada and 
Kalahandi area. Recently, Government of Orissa has 
signed number of Memorandums of Understanding (MOU) 
for setting up of Aluminium industries for production of 
Alumina and Aluminium. Sanction for a survey is 

.. imperative to cater to the traffic that will be generated. 

(g) Jaleswar-Digha (40 Krns) 

Digha is a popular beach resort, which will be 
connected from Tamluk. It is necessary that a survey be 
sanctioned from Jaleswar to Digha a stretch of 40 Krns. 
so that the vast areas in Bhogarai and Jaleswar Block 
can be connected. Although this project has been 
announced, no funds have been allocated so far. 

(h) Jajpur Keonjhar Road-Jajpur (30 Kms.) 

Biraja Khetra at Jajpur Town Is a famous place of 
Pi/igrimage in India at Par with Dwaraka and Kasi. A 
large number of pilgrims visit this area regularly. The 
Ministry of Railways is requested to sanction a survey 
for extension of the East Coast Railway line from Jajpur-
Keonjhar Road to Jajpur. 

(i) Gorumahisani to Buramara (35 Kms.) 

Work is in progress for gauge conversion of Rupsa-
Bangirlposi N.G. Rail Link. A survey may be sanctioned 
for linking Gorumahisani on Tata-Badamapahar B.G. Rail 
Unk to Buramara on Rupsa-Bangirlposi Rail Link. 
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OJ Badampahar to Keonjhar (70 Kms.) 

A survey needs to be sanctioned between 
Badampahar to Keonjhar which shall link the rich iron 
ore area with Tatanagar. 

(k) Sambalpur-Berhampur via Birmaharajpur (408 
Krns.) 

Presently a direct rail link from Western to Southern 
Orissa is not available. Transportation of goods and 
passengers have to move in a circuitous way via Ralpur-
Vizianagaram or the East Coast Rail Link. 

(I) Bolangir-Nawapara (159 Kms.) 

Bolangir and Nawapara are extremely backward 
districts of Orissa, covered under the KBK districts, which 
has been accorded special status by Government of India. 
Availability of Railway infrastructure shall lead to economic 
growth. 

(m) Banapani-Blmlagarh (80 Kms.) 

Keonjhar and Sundargarh districts are iron ore hub 
of Orissa. With rapid Industrialization a network of railway 
links shall cater to the transportation requirement of that 
area. 

(n) Berhampur to Phulbani (169.8 Kms.) 

A preliminary Engineering-cum Traffic Survey was 
conducted In 2003. Phulbani is one of the extremely 
backward districts of Orissa, though endowed with large 
deposits of Granite, Graphite, Quartz, Manganese and 
Bauxite. Sanction of requisite funds may be made for 
commencement and completion of the project. 

The following extension and introduction of New 
Trains may be Introduced. 

Sir, I would like to thank the Hon'ble Railway Minister 
through you for extension and introduction of New Trains, 
W. Bhubaneswar-Mumbai via Sambalpur (bi-weekJy), PUrl-
Darbhangha Express (Weekly), Paradeep-Bhubaneswar 
Express (Daily in Ueu of Paradeep-Cuttack Passenger). 
Kendujhargarh-Puri Express (Dai/y). However, the 
Paradeep-Bhubaneswar Express may be extended upto ,. 
Puri considering it as a Pilgrimage Centre. 

The following introduction and extension of trains 
requires attention: 
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Super- fa.t Expre.. from Sambalpur to Allahabad 

There is no direct train from Sambalpur to Allahabad 
in order to meet the growing demand of traffic from 
Western Orissa. To enable the people of Western Orissa 
to visit important places of pilgrimage like Allahabad, the 
extended train No. 8611/8612 may be further extended 
upto Allahabad. 

Inter City Expres. between Koraput and Rourkela VIa-
Rayegada 

The Raipur-Vizianagram-Koraput-Kirandul B.G. rail link 
passes through the most backward areas of the State 
like Koraput-Bolangir and Sundargarh. An Inter City 
Express linking Rourkela with these areas of this State 
will give the much needed impetus for business and 
commerce of the area. 

Expre.. Train from ntllagarh to Purl vi. Sambalpur 

Presently there is no direct train from T1t11agarh area 
to cater the needs of Western Orissa. Introduction of 
Express Train on this route will provide relief to the people 
and also ensure emotional, sooial integration with costal 
Orissa. 

Expres. Train from Visakhapatnam to Howrah· 
Tltlagarh, Ralpur and Blla.pur 

The area from Visakhapatnam to Titlagarh is 
backward and requires additional train services to ensure 
increase of commerce and trading with neighbouring 
States. 

New Purl-Hyderabad Expre.. and and New Purl-
Chennal Expreaa 

There is no direct Train Unk from pilgrim centre of 
Puri famous for Lord Jagannath to South India. Two direct 
trains from Puri-Hyaderabad and Purl-Chennal will 
fabulously benefit pilgrims of South India and people of 
Puri aAd Orissa. 

Expre.. Train between aarlpade lind Vlaakhapatnam 
vi" Bala.ore, Bhubaneswar and Berhampur 

Baripada the district Headquarters of Mayurbhanj is 
now connected on the broad gauge system of Indian 
Railways. It is necessary to provide a direct link with 
Southern Orissa as of the Passenger amenities. 

Expreaa Train from Oandhldham to Purl 

Orissa continues to provide human resources for 
industries in Gujarat. A large number of Oriyas are working 
in various part of Gujarat. An express train may be 
provided from Puri to Gandhidham via Vizinnagram. 

Exprea. Train from KeonJhar to Howrah 

Keonjhar district has been connected in the Daitari-
Banspani BG Rail link. A large number of the tribal 
population shall use the direct link for trade and 
commerce. 

Super-fast Express from Purl-Jalpur 

There is no direct train service from Puri (Orissa) to 
pink city of Jaipur (Rajasthan). Introduction of a Train 
Service from Puri-Jaipur, Via-Sambalpur and Raipur will 
enable tourists and pilgrims from Central and Western 
India to come to Orissa and this service will immensely 
benefit people of western Orissa. 

Expre.. Train from Barbll to VI.akhapatnam vla-
KeonJhar and Bhubane.war 

The BG rail link between Banspani-Daltari Is expected 
to be commissioned very soon. Keonjhar and Jajpur 
districts are undergoing rapid Industrialization. Introduction 
of a train from Barbll to Vlsakhapatnam will facilitate 
movement of passengers and shall also be used for trade 
and commerce. 

Expreaa Train from Barlpada to Howrah 

Narrow gauge section between Rupsa to Baripada 
has been converted and commissioned. In order to 
strengthen the traditional link of the people of Mayurbhanj 
district with West Bengal and meet the aspirations of the 
people of that district, Ministry of Railways Is requested 
for introduction of an express train from Baripada to 
Howrah. 

Intercity Express between Jharauguda and 
Bhubane8war 

The Industrial scenario is fast changing with the large 
number of steel plants located in Jharsuguda and 
Sambalpur districts. Inadequate train services is a serious 
impediment for people of that area. Ministry of Railways 
is requested for introduction of an Inter-city Express 
between Jharsuguda and Bhubaneswar. 
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Super fa.t Expre.. between Rourkele to New DeIhl 

The industrial and mining area of Sundargarh and 
Jharsuguda district are sparsely connected to N.w Deihl. 
Introduction of a c:Ilrect train will be immensely popul.r 
facilitating travel of passengers from these districts. 

Direct Treln between Bhuban •• war-Chandlgarh-Kalka 

A large number of peopl. of Orissa are .mployed in 
defence services and allied sectors in Himachal Pradesh, 
Haryana and Punjab. A super fast express may be 
introduced from Bhubaneswar to Chandigarh, which will 
aIIo encourage tourism between Orissa and Himachal 
Pradesh. 

Ralg.rh-Gondl. Int.rclty Expre.. to Jhar.uguda 

Extension of this train shall provide a direct link from 
Vidarbha region to Western Orissa. 

Blla.pur-R.lgarh p •••• ng.r to Jh.r.uguda 

Extension of this train will facilitate mov.m.nt of 
passengers to a major part of Chhattlsgarh. 

Ext.n.lon ot J.n.h.tabdl Expre.. between Howrah 
.nd Borbll to K.onJh.r 

Daltari-Banspani BG rail link Is expected to be 
commissioned very shortly. Keeping in view the aspirations 
of the people of Keonjhar and to facilitate connectivity for 
trade and commerce this train may be extended up to 
Keonjhar. 

Amongst others, request was made for introduction 
of a Shatabdl Express from Puri to Paradeep. I would 
request Hon'ble Railway Minister through you to expedlt. 
and implement these passenger amenities. 

Also the Garib Rath introduced between Bhubaneswar 
and Ranchi may be extended to Purl Jagannath Dham 
for the convenience of the tourists. 

Introduction of EMU Service. 

Sir, the electrification work between Kharagpur -
Bhubaneswar Is in progress and stretch of 200 kms 
between Palasa to Bhubaneswar has been commissioned. 
Ministry of Railways is requested to introduce fast Moving 
EMU Trains from Puri-Palasa and Puri-Balasore to cater 
to the need of passengers of Puri-Khurda Road-
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Bhubaneawar and Balasore. I would request to Hon'ble 
RaIlway Minister through you for Introduction of these EMU 
Trains for the benefit of the passengers. 

The Ministry of Railway has introduced an Express 
Train from Sambalpur to Raipur this may be extended to 
Purl 88 this will facilitate a direct link between the caplta18 
of two States. I would also request you that existing 
Hlrakund Express from Nizamuddin to Bhubaneswar 
which, has been .xtended up to Visakhapatnam 
considering Its long distance prOvision of pantry car may 
be made, Introduction of Three tier AC and the frequency 
of the said Train should be Increased from 3 days In a 
week to dally service. The Hirakund Express may be 
provided with more coaches in order to cater to the 
requirement of passengers from Palasa, Berhampur, 
Chhatrapur and Balugaon. 

Vls.khapatnam-Nlzamuddln Express Train may be 
Increased from three days to daily in a week to cater the 
need of pa .. engera travelling from Western OrIssa to the 
capital of India. The frequency of New Delhi-Bhubaneawar 
Rajdhanl Express may be increased from 4 days to 
7 days In week and these three days the RaJdhani 
Expresa may run via Samabalpur, Rourkela and Ranchl. 
The frequency of Purl-Ahmedabad Express via-Sambalpur 
and Vizianagaram may be increased to facilitate journey 
of large number of workers from Orissa employed in 
Gularat. It is requested that the frequency of this train 
via-Sambalpur may be Increased to thrice a week and 
via-Vizianagarm to four days in a week. The frequency 
of Bhubaneswar-Kur1a Express may be increased to three 
days In week. This train Is Immensely popular by 
passengers travelling from Western Orissa. Frequency of 
Purl-TIrupati Express may be increased to daily service 
and the time span may be reduced from 28 hrs to 24 
hrs In the Interest of general public. Since large number 
of fishermen folk are visiting Puri and have business 
connections, the PUrl-TIrupa1i Express may be having an 
additional stoppage at 'Tuni' Railway Station under South 
Central Railway. Coramondal Express may be stopped at 
MGuddur statlonW for the convenience of general public. 

Establishment of pas .. nger halt at Indl'lldyumna, Purl 

Request was made to Railway Ministry that a 
passenger halt at Indradyumna near Pun under khurda 
Road DiviSion may be established. The Railways had 
conducted a survey and asked for certain information. 
Necessary information has been provided to the Railways 
Since long and the proposal is a financially viable one. 
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however, no progre88 has been made 10 far In thll 
regard. The nec .... ry of Ianctlon for eetablllhment of a 
passenger halt at Indractyumna may be accorded In the 
budget 2008-09. 

P .... nger Amenltle. 

Sir, Ministry of Railways was requested for Increase 
in passenger amenities for Orls8a as with the creation of 
East Coast Railway and with establishment of Its 
Headquarters in Bhubaneswar the expect.tlon and 
aspiration of people of Orl88a for better Infrastructure 
developments of the statlona has been Increased. The 
Ministry of Railways was requested to Improve passenger 
amenities at Purl, lltIagarh, Rayagarha, Ralgarha, Koraput, 
Kesslnga, Chanrapur, Balugaon, Jaleswar and Bolanglr 
Stations. The Ministry is also requested to further Increase 
computerized network for reservation at Kuhudi, 
Kalupadaghat and Chhatrapur of Orissa. Though PRS-
cum-UTS has been sanctioned for Sakhlgopal, Kharlar 
Road and Soro stations, this has not been made 
operational. This may kindly be expedited. Janakldelpur 
Railway Station under Khurda Division may be developed 
as a full-fledged Railway Station to cater for a large chunk 
of people. The 214 down and 213 up Purl-CUHack 
passenger train, the only train which Is helping the service 
holders and daily commuter may be provided with 
additional coaches as the number of commuters have 
increased causing Immense difficulty to the dally 
passengers. 

Introduction of P.ntry car 

Some long distance trains originating from 
Bhubaneswar-Purl are not provided with Pantry Services. 
Ministry of Railways is requested that pantry car services 
for Bhubaneswar-Bangalore Express (8416/8416). 
Bhubaneswar-Kurta Express (104511046) and Puri-Tirupati 
Express (8439/8440) may be provided. Necessary 
provision for funds in this regard may be made in the 
Budget 2008-09. 

Coaching Terminal. 

Sir, Orissa has only one coaching terminal at 
Bhubaneswar, which is land locked and inhibits expansion. 
This terminal should be expanded in order to 
accommodate more number of Trains. The Coaching 
Terminal at Puri has been closed. Hon'ble Chairman Sir, 
I would request to Hon'ble Railway Minister through you 
for sening up of coaching terminals with revival of one at 
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Purl and In order to accommodate more number of trainl. 
Proper coaching terminals may be developed at 
Berhampur, Sambalpur and Koraput also. 

Sir, I would request the Hon'ble Railway Minister 
through you to kindly substantially Increase from the 
present allotment In the Railway Budget 2008-09 for 
completion of ongoing railway projects In the State of 
Orl... which will fulfil the expectation and aspiration of 
the people of Orissa and culminate in economic growth 
and prosperity of the State. 

SHRI ALAKESH DAS (Nabadwlp): Mr. Chairman, Sir, 
our patty CPI (M) have welcomed the Railway Budget. 
Obviously It has some positive seps. Good fruita have 
come In the Railway Budget, but it is to be seen whether 
people get these fruits. The success lies in the full 
implementation of the Railway Budget. We are 
apprehensive about It because earlier the hon. Minister 
gave an assurance that the Calcutta Metro would be 
extended up to Dakshineshwar which is an international 
pilgrim centre. The survey has been completed, estimation 
has been done, but there is no word about Calcuna Metro 
extension and allocation of funds in this Railway Budget. 
That is why we are apprehensive. Therefore, the hon. 
Minister should follow up on his asaurances. 

Sir, we are happy that the Railway Budget has shown 
a path of reduction in railway fares for all classes of 
paseengers' But one rupee reduction of fares up to Rs. 
60 In non-suburban second class is not so effective. The 
reduction of fare should be more than one rupee In this 
case. 

The licensed porters are very happy about the 
,nnouncement made in the Railway Budget about their 
promotion. But the Minister should follow up with early 
Implementation of this announcement. Otherwise, it will 
remain an announcement because there are stili 1.50 
lakh vacancies in the Indian Railways. Then, there are 
contractual workers who are working hard for the 
prosperity of the Indian Railways. You cannot ignore their 
services for the prosperity of the Indian Railways. Why 
should they not be absorbed in the permanent nature of 
jobs? 

The hon. Railway Minister has made a magic by 
bringing down the operational ratio to 76.3 per cent and 
the Railways are committing a profit of Rs. 23.70 in its 
earning of Rs. 100. So, the Railways is in a good 
economic position. But I would like to know whether it 
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has been translated Into the people's service in the 
Railway Budget. 

The proposal of 360 kms of new railway IIn88, 2.160 
kms. of gauge conversion, and 1000 kms. of doubling 
will not meet up the expectations of .1IIT1 Admi. There Ie 
no planning and target of electrfflcation of railway lin ... 
I would like to say that lack of planning can also be 
seen in a project in my constituency, that Is. Nabadweep 
(SC) In West Bengal where one gauge conversion from 
Shantlpur to Krishnagar and Krishnagar to Nabadweep -
Nabadweep Is well known as the birth place of Shri 
Chaltnya and Is also a well known intemational pilgrim 
centre - one doubling from Kallnarayanpur to Kriahnagar 
and other of establishing a new line from Krishnagar to 
Charatala have been tied up in a single project. 

I, along with Chairman of Railway Standing 
Committee, repeatedly wrote letters to hon. Railway 
Minister to make them separate and to allocate them 
separately. But this year also it Is in vain. This year, hon. 
Railway Minister went to Krishnagar and laid the 
foundation stone of a new line, it is a part of Krishnagar 
to Korimpur, that is Charatala, but he failed to keep his 
words in the Budget. He actually went to Krishnagar just 
three months back and In three months he forgot that he 
laid the foundation stone there. 

Safety, security and punctuality are the three foremost 
words in the Railway service. But on the day the Railway 
Budget was presented to the House, seven major trains 
ran late from 30 minutes to 24 hours. There is no safety 
word for trains in the Railway Budget. Recently, the trains 
have become the targets of terrorists. No precautionary 
measures have been taken by the Railways. 

There is also a dangerous move to privatise some 
sectors of Indian Railways in the name of Public-Private 
Partnership. Container services, wagon leasing policy, and 
new wagon investment schemes, improvement of four 
stations by private entrepreneurs, etc. cannot be 
welcomed. 

I want to mention that Sealdah and Howrah stations 
should be made world class stations by the Indian 
Railways on its own initiative. The Railways should not 
give diesel engine locomotives, coach factories in the 
hands of private entrepreneurs. The Railways are not 
taking the responsibility of Bum Standard and Braithwaite 
in West Bengal. 
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In the Budget, Weat Bengal is deprived of 80 many 
things. Ten new GllIib ~Ihs have been introduced but 
none from West Bengal. Why? I would like to know are 
there no ~rIbs in West Bengal. Out of 53 new tralna 
Introduced, West Bengal got only three new traina. I wrote 
a letter and requested for a train for thousands of visitors 
to Hazarduary. A train from Sealdah to Mu,..hidabad for 
this purpose have been introduced, but that is once a 
week. I would like to requ .. t the hon. Railway Minister 
that that train ahould be made dally. I would also like to 
mention hera that out of ten traina, whOle frequencies 
are Increased, only one II from West Bengal. Sir, we 
have not got any new schemes In the last four years. All 
the Implemented projects are of previous hon. Railway 
Minister's projects. 

They are talking of development of backward areas, 
but where Is the Jhargram-Purulla rail line, where goe8 
the Majherhat terminal. It is well known to all that 
Industrialisation process Is going on In West Bengal and 
for this railway Infrastructure development Is required. But 
the hon. Railway Minister has not mentioned anything 
about the infrastructure development. The Railway Minister 
has not paid any attention to it. 

We asked for a superfast train from Sealdah to New 
Jalpalguri because North-Eastern gateway Is now Sillgurl. 
So, for Jogithapa to Mynagurl about 630 kms. of railway 
track Is required and only eo kms. of railway track has 
been assured. We talked about Bharat-Bhutan new railway 
track, but that Is also not there In the Railway Budget. 
There II no mention of Balurghat hilly railway In the 
Budget. We talked about Bankura-Ranibandh Railway line, 
but there Is no sign of It In the Railway Budget. I would 
like to mention here that as far as the model station 
Ranaghat is concerned, that is not Implemented fully. I 
want to mention that Kalyani station in the Eastem Railway 
Section should be made a model station. As far as EMU 
coach Is concerned, It was told that in the earlier Budget 
from Bongaon to Ranaghat, from Kolkata to Bongaon 
and from Kolkata to Kalyani, ail the trains will be of 12 
coaches, but there is very little sign of 12 coaches train 
in this Budget. 

Signalling system is very poor; trains are running 
very late. So the Railway Minister should talk about this. 
I would also like to say to the Railway Minister 'hilt the 
responsibility of the Railway over-bridges should be of 
the Railways; it should not be on the State Govemments. 
There is a Bandel-Katwa electrification programme but it 
is not going very well. The Bandel-Katwa line electrification 
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should be completed. I would again like to say that the 
gauge conversion from Shantlpur to Nabadwlp should be 
made. That is in my constituency. 

I have got many more points regarding the Railway 
schemes; I would like to lay my speech on the Table. 

·Sir, MPs from West Bengal was demanding to give 
license to Hawkers. People who comes from East Bengal 
in the time of partition by getting no jobs became hawkers 
and settled in the railway stations for sellings the products 
which were the need of the passengers. But in this railway 
budget, Railway Minister have told nothing about licensing 
of hawkers. 

Railway should run shuttle train from Ranaghat to 
Krlshnagar, Ranaghat to Samtipur in the Eastem Railway 
Section. 

As a member of consultative committee, I repeatedly 
asked about 2 new stations- 1. Gungla between (Chakdah 
and Payradanga) 2. Coopers (Ranaghat and Gangnapur). 
Hon'ble Railway Minister agreed and asked the railway 
officers to make implementation of that. But Railway is 
taking 2 years time to establish to stations. Railway should 
quick implement these stations. 

I also demanded to introduce a computerized 
re.ervation centre in Bagula Station. I think railway 
authority would materialize it. 

People are hardly in need of ROB in Ranaghar 
Ratshtala, Chakdaha, Railway should take total 
responsibiUty of it. 

In my constituency Railway should run chakdaha 
local. I am also giving proposal of new line from Kalyani 
to Harlnghata. Because one is industrial growth town and 
another is from agricultural point of view very enriched 
town. I sincerely hope that these demands will be met 
up. 

I am also expressing my demand for the immediate 
implementation of running the train from Kolkata to 
Bangladesh. I also request Hon'ble Railway Minister to 
make a stoppage of train in Ranaghat junction. 

Santipur is a world known textile centre. I request 
railway authority to make a exhibition centre as well as 
a selting centre of textile materials in the Santipur Station.· 

•... "ThIs part of !he speech was laid on !he Table. 

SHRI NAVIN JINDAL (Kurukshetra): Sir, I am grateful 
to you for giving me an opportunity to speak on the Rail 
Budget this year also like last year. I strongly support the 
Rail Budget and I congratulate the hon. Minister as he 
has presented a historic budget under the guidance of 
the hon. Prime Minister and Chairman of UPA hon. Sonia 
Gandhiji. Passenger fares have been reduced in this 
budget. 

Before UPA came to power, the railways was reeling 
under financial crisis and it was not in a position to give 
full dividend on its paid up capital to the Government of 
India. It is a matter of happiness that operative ratio 
which was 98 percent eariier has come down to 76 per 
cent during last four years and the profit of railways has 
also surged. During past four year our railways have 
earned a profit of approximately Rs. 68 thousand crore. 
Railway dealing with the passengers has also improved 
a lot. I would like to congratulate all the employees and 
officers of railways for its success and progress made by 
it and I hope that in future also they would also keep 
working with same zeal and efficiency. 

Mr. Chairman, Sir, so far as passenger amenities 
are concerned, I would say that there has been a lot of 
improvement in this regard. But if we compare these 
with eastern countries such as China, we find that their 
stations are far superior to even our airports. Still, I am 
fully confident that soon we would make further progress 
in this regard. Train run on time in European countries 
and we need to make more efforts to ensure that ail our 
trains run on time. 

It is a welcome step that the toilets in our trains 
would be made discharge free, i.s. green toilets. I think 
it is much needed. This task should be completed before 
Eleventh Plan because the human waste should not be 
discharged in open. Second thing I would like to 
appreciate is construction of high level platforms and at 
some of the stations It would be from low level to medium 
level. My submission is that if all the platforms are made 
high level at one go it would benefit the people move. 

Safety of passengers is trains should be accorded 
top most priority. In this regard. the hon. Minister has 
informed the House that 6000 vacant posts of constables 
and 1000 post of Sub-Inspector in RPF will be filled up 
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by May. Five percent post of conatables and 10 percent 
post of Sub-Inspectors have t-Hn reserved for women 
candidates. My submlaslon Is that In place of five percent 
at leut 25 percent seats should be reeerved for women. 

Sir, most of the time Is wasted on level croaslngs. At 
crossing people have to walt for half-an-hour and 
sometimes even upto one hour whereas, In other countrlea 
gates are automatically closed half-a-minute or one minute 
before arrival of the train and gates get opened when 
the train has passed. I urge the hon. Minister to man all 
unmanned crossings or Install automatic system so that 
wastage of time can be avoided. When gates remain 
closed for long people take un .... method to croas the 
rail line. 

The construction of over 500 rail bridges and raJl 
under bridges is under progress with 50:50 contribution 
of State Govemments In this regard, I would like to draw 
attention of the hon. Minister to an ROB in my 
constituency Kurukshetra. The work on ROB level croulng 
number-32 B, which is near Kaithal Grain Market has 
been stopped for quite some time. I would urge the hon. 
Minister to resume the said work at the earliest. 

Secondly, I would like the work on ROB level cl'08ling 
number-98B2 on Radore-Yamunanagar Road to be started 
expeditiously. Third, the work on ROB level crossing 
number-98AC on Shahbad-Thol Aoad should also be 
started early. 

Sir, In 2005, I had requested for Yamunanagar-Patlala 
Aailway line. Its engineering-cum-traffic survey was 
completed In December, 2005. I have been informed that 
the said line would be unprofitable with negative returne. 
I again urge the hon. Minister that by the time the line 
gets completed the route would tum profitable. It is the 
demand of the people of entire Haryana Including my 
constituency, Kurukshetra. It should be reconsidered as 
to how the work can be taken up. If there is a delay In 
It, then at least Jagadhari-Kurukshetra line should be laid 
alternatively. It would immensely benefit the people. 

The hon. Members are aware that there is ample 
scope of industrialization in Jharkhand and Orissa and 
new units are being set up there. If the existing netwOl"k 
in the State is expanded and more new lines are laid it 
can immensely benefit the railways. Some of my 
colleagues from Orissa and Jharkhand have also made 
the same demand, but I would like to add into their 
demand that the laying of Dayatari Sukhinda-Talcher line, 
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aaslgned to Rail Development Corporation Ltd., should 
be completed at the earliest. The said corporation was 
allocated As. 600 crore for laying Harldaspur-Paradeep 
line, but the corporation has spent only Rs. 90 crore. Its 
deadline Is 30th June, 2006. I would urge that the work 
"should be completed expeditiously. 

Adding two-three points about my constituency 
Kurukshetra I would like to conclude my speech. 
Kurukshetra-Narwana line passes through densely 
populated parts of Kuruklhetra. People living on either 
side of the tracks face lot of problem. Two-three railway 
crossing on this stretch are closed for hours. My 
submission is that If a by-pass Is constructed In place of 
the eXisting one, It would provide respite to the lakhs of 
devotees who come here at the time of solar-eclipse. 
Shifting of existing rail line would render the land vacent 
which can be used for commercial purposes and the 
expenditure Incurred on laying new line will be off-set, 
rather, commercial use will generate more money than 
the expenditure incurred. 

Last year, the hon. Minister had said that Kurukshetra 
will be made a modem station is place of a model station. 
But nothing has been done In this regard so far. Sir, 
through you, I would like to urge the hon. Minister that 
Kurukshetra should be made a modem station soon. The 
people of Kalthal have been demanding for long for a 
direct train to Delhi. Now, they have to come via 
Kurukshetra. Many a time, when they reach Kurukahetra, 
they find that Deihl bound train has already steamed off. 
My submi8l10n Is that till a direct train 18 provided from 
Kelthal, Kurukahetra-Delhl train should walt till arrival of 
the train from Kalthal. 

My last point Is concemlng Narwana-Kurukshetra line. 
A proposal for its electrification was approved in 2006-07 
with an estimated cost of As. 18 crores but the work on 
the said line has not been started 80 far. Through you, 
I would like to request that the work on this line should 
be taken up urgently. I feel that the sanitary conditions at 
most of the stations in the country are horrible. The 
Govemment should take steps to ensure cleanliness at 
the statlon8. . 

In the end, I would like to thank the Chairman of 
UPA Shrimati Sonia Gandhiji, hon. Prime Minister Dr. 
Manmohan Singh ji and hon. Minister of Raifways Shri 
Lalu Prasadji for presenting a historical budget. 
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/Eng/ish/ 

SHRI E. PONNUSWAMY (Chldambaram): Mr. 
Chairman, Sir, I am thankful to you for giving me this 
opportunity to participate In the dlscu88lon on the Railway 
Budget for the year 2008-09. 

At the outset, I would like to congratulate our hon. 
Railway Minister Shri LaluJi, who is ably assisted by not 
only his Ministers of State but also the entire team of 14 
lakh employees of the Ministry of Railways, which is the 
oldest and the biggest asset of India. 

Shri Laluji has proved not by his appearance, 
although he is appearing to be a very light-hearted man, 
but he has proved his mettle in presenting a brilliant 
Budget. The Press calls it a jewel In the UPA crown. 
Some people call it as a populist Railway Budget and 
others call It as an election-oriented Railway Budget. But 
whatever may be the adage or attribute, the Railways 
have proved that they can do wonderful work given the 
opportunity, taking the people's interest in heart. 

Sir, not only he has created the infrastructure but he 
has also proved that he can save money to the tune of 
Rs. 25,000 crore. More so, he has improved the system 
in creating the infrastructure and also the functioning of 
the Railways. 

The people of Tamil Nadu, particularly, will be very 
grateful to Shri Laluji for giving a free hand to the Minister 
of State Shri Veluji. It was after 46 years that Tamil Nadu 
had been given any Railway Minister at the Centre, when 
Shri A.K. Murthy was made the MoS. He had changed 
the face of the railway stations in Tamil Nadu ovemight, 
because he was also given a free hand. The people of 
Tamil Nadu suffered for nearty five decades without any 
facilities or infrastructure there. He was given an 
opportunity as an MoS in the year 2002, and he had 
proved that he could do something useful. Now, in this 
term, Shri Velu has been given the opportunity. We all 
know in this august House in regard to giving an 
opportunity to an MoS, that not many Cabinet Ministers 
give a share to their MoS in participating in the decision-
making process. But Shri Velu was given an opportunity 
to prove his mettle as an administrator, which he had 
taken it very seriously. and he has proved that he can 
do wonders. 

Sir, in Tamil Nadu. for the last 50 years, the people 
had suffered without any infrastructural facilities. But now, 
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at the Instance of our beloved teader, Dr. Ramadusa 
Ayya, Shrl Velull took it very Berlou.1y by taking stepe, 
paying more attention to the whole of India, particularly, 
to the State of Tamil Nadu and other Southem States, 
which are lacking infrastructural facilities. 

Sir, as a whole I would like to appreciate the Railways 
and the Railway Budget. But I would aleo like to Buggest 
a few points for their kind attention. 

17.00 hr •• 

Firstly, the inordinate delay in running of the trains is 
there. Even as a Member of Parliament, who travels most 
of his time to the constituency by train, I find it very 
difficult to travel on time. There is delay of hours together. 
I brought this to the kind attention of not only Shrl Laluji 
but also to the attention of Shri Veluji and they are not 
able to do anything till date. I would like to request them 
to do something to correct this. 

Secondly, as they say prevention is better than cure. 
But the cases of accidents, in spite of generation of good 
income and more opportunitias to fuHiI the needs of the 
poor people, are increasing. The number of accidents 
that are taking place is unprecedented. More deaths are 
taking place and they are Increasing day by day. We 
should do something seriously. I would request our hon. 
Minister of Railways Shri Laluji to pay special attention 
and to see that the safety measures are in place and do 
more work in saving the precious lives of the people. 

My third point is on sanitation and healthcare. If you 
travel throughout India, most of the places where I travel, 
especially in the Northem India and North-Eastem Region, 
the stations are very dirty. Wherever you go, the railway 
stations are totally like dustbins. I do not know the reason. 
Some 14 lakh people are working in the Railways. This 
is the greatest asset of India. If the stations are not 
property cleaned and maintained, we cannot boast of any 
Improvement or development of our nation. Sir, I would 
like to request our hon. Minister of Railways Shri Latuji 
who is more interested in feeling the poor people's pangs 
and pains, and who can do wonderful things in changing 
the situation, as he has changed the overall situation of 
the Railways, to look into the same. 

Sir, finally I have a few points. I will not take more 
time of the House. The Railways can provide the facilities 
to the passengers to carry their own luggage like the 
facility provided in the airports. It is a best method, not 



to depend on anybody and without creating a chaotic 
IItUation in the railway utiona the puaengera can attend 
to their own neecta. Th. facUlty can be provided. 

The other one II that bus facility from railway _tiona 
to Important placel connecting cities or the villages • to 
be provided. In ctties like not only Chennal but all 
cosmopolitan cities and all the metropolitan citi .. , people 
find It very difficult to take the mode of conveyance 
available and it is not possible for them to reach home 
In time. So, the Railways can provide, In coordination 
with the respective State Governments, the bus tranlport 
facility to the people from the railway stations to all the 
points. 

Sir, I have one more point to make on the firat-aid 
and treatment. The first-aid are urgent and immediate 
treatment is to be provided to the people affected In any 
accident etc. By providing this facility, such affected people 
can be attended to immediately. This organization is not 
only a famous one but a largest one and steps can be 
taken to attend to the needs of the people, particularly 
those who are poor and in need. 

Finally, I would like to congratulate the hon. Minister 
Shri Laluji and his efficient team of Ministers of State 
supported by the whole staff. They can still take very 
effective steps to better the situation for the development 
ot the nation. 

{Translslion} 

·SHRI BHAILAL (Robertaganj): I would like to draw 
attention of the hon. Minister of Railways towards certain 
major problems with regard to railways conceming my 
parliamentary constituency. 

Robertsganj, Sonebhadra and Mirzapur is an industrial 
area. There are thermal power plants, hydel power plants 
and coal mines at several places in this area. Hindalco's 
aluminium plant and many cement factories are also 
located in this area. There are a large number of 
engineers, employe. and officers in this area bul the 
area is deprived of railway facilities. It has rail network 
for namesake. My submission is that If Prayagra; Express 
is extended beyond Allahabad upto Shaktinagar, Anpara, 
Renukut, Robertsganj, Chunar and Mirzapur the people 
of Sonebhadra district will get rail connectivity to Delhi 
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and Lucknow. AI the same time the railways will allo 
earn revenue from it. 

I, therefore, urge the han. Mlnl.ter to provide good 
rail connectivity to New Delhi and Lucknow for the people 
of Shakllnagar, Robert_ganj, Sonebhadra under my 
parliamentary constituency. 

SHRI CHANDRA PAL SINGH YADAV (Jhansi): Mr. 
Chairman, Sir, I am thankful to you for giving me an 
opportunity to speak on Rail Budget. The han. Mln.ter 
has presented a budget containing complex numerical 
jugglery just to gain popularity. The budget has been 
prepared just to show profit figuratively. It has been twisted 
in a way just to reflect the profit. Crorea of countryman 
dally travel by our trains but we are well aware of trua 
picture of our railways. 

Passenger amenities are on decline day by day. The 
trains are in such a condition that we find rats, bugs, 
mosquitoes etc. in each train. Sometimes, It becomes 
difficult to travel. The bedroll supplied in train is often so 
dirty that we can't even use it. 

So far catering is concerned, what to apeak of normal 
trains, the standard of catering is declining even in 
Shatabdi and Rajdhani Express day by day. While 
travelling in Bhopal Shatabdi, I observed that same menu 
Is repeated for 365 days. I would like to say that In 
place of presenting the budget containing numerical 
jugglery, it would have been better if attention was paid 
to -new projects and creation of passenger amenities. No 
doubt, the number of trains have increased greatly, but 
whether our present network has the capacity to 
accommodate them. It would have been better If attention 
was paid to augment the capacity. It the Issues like 
sanitation at our st"tions, which are not clean, had been 
addressed In the budget, the budget would have been 
far better. 

In the present era of competition, the tourist from 
8;cross the world are coming to India. If we provide them 
such trains for joumey, I do not think they would like to 
travel by them. Today there is a need for providing train6 
with world-class passenger amenlti... The train accidents 
and looting of passengers hu become a common affair, 
so there is a need to give serious attention to It so ar-
to chack it. Most of the rail bridges have outiiv8d their 
age. Any day an accident may occur because of these 
old bridges. Therefore, it would have been better if this 
aspect has also been taken into account while preparing 
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[Shr:i Chandra Pal Singh Yadavl 
the budget. Today, on this occasion, through you I would 
like to say that the constitutional experts separated Rail 
Budget from General Budget, because India Is a very big 
country. People face difficulty in travelling to and fro. One 
part of the country has hilly terrain, whereas, on the 
other side there are rivers and in these conditions train 
is the most suitable means of transportation. Though, 
India Is a predominantly an agricultural country, yet there 
is no separate budget for agriculture, whereas, Rail Budget 
is presented separately. For the last some years, the 
different Railway Ministers Introduced more new trains 
for their home State and that is why, more trains have 
been given to Bihar. Though Uttar Pradesh Is the largest 
State, yet I am sorry to say that it has been grossly 
neglected. No project have been announced for It. I hail 
from Bundelkhand which is a quite backward area and it 
has been neglected even after the Independence. No 
one has cared for it. I was hoping for change since 
Laluji has a rural background and has a caring attitude 
for the backward areas, but he too, did not pay any 
attention to it. 

Bundelkhand played an important role in country's 
struggle for freedom. Not only the Indians but foreigners 
also remember the name of great warrior Maharani 
Laxmibai. I feel such a State has been neglected 
constantly. 

Mr. Chairman, Sir, through you, I would like to draw 
attention of the hon. Minister to the problem conceming 
my constituency. The survey for doubling of Jhansi-Kanpur 
line has been completed but work has not been started 
thereon so far. Trains arriving from south and headed to 
Bihar, Lucknow or Poorvanchal ply on this route. In 
absence of doubling of the said rail line these trains run 
late by hours and always reach their destination late. 
Therefore, my submission is that the said route should 
be doubled at the earliest. 

Mr. Chairman, Sir, laying of Lalltpur-Singrauli rail line 
was announced some years back. The work on it has 
been in progress for the past 10 years but it has not 
been completed. My submission is that the pace of work 
be accelerated. One-thrid part of this line falls in U.P. 
and two third in M.P .... (Interruptions) 

MR. CHAIRMAN: Please do not go In details, be 
brief. 

SHRI CHANDRA PAL SINGH YADAV: Sir, the work 
has been going on at snail's pace. If said work is not 
completed in time, the people will have to face problems. 

Mr. Chairman, Sir, a coach maintenance factory was 
propoaed to be set up In Jhanel at the time of constitution 
of North Central Railway Zone. I had raleed the question 
in this connection in the last session too. A positive reply 
was also given by the h~n. Minister but there is no 
mention of that in thia year'a railway budget. Hon. Minister 
may please give a reply as it will be beneficial to the 
people of that area. 

MA. CHAIRMAN: Please, conclude now, you have 
already taken ten minutes. 

SHRI CHANDRA PAL SINGH VADAV: Mr. Chairman, 
Sir, I will conclude in just two minutes. Jhansi ia a historic 
city ~ere tourists come from far away places but they 
have to face a lot of problems due to lack of facilities. 
Intercity Express plies between Jaipur and Gwalior. The 
tourists going to Khajuraho will be facilitated if this train 
is extended upto Jhansi. Jhansi-Kanpur Intercity Express 
should be extended upto Lucknow. Bhopal-Lucknow 
Express, which runs thrice a week should be run daily. 
Mr. Chairman, Sir, hon. Railway Minister has provided 
stoppages at Mathura and Morena for the Bhopal-New 
Delhi Shatabdi Express but I would urge him to provide 
its stoppage at Lalitpur which is district headquarters. 
Sachkhand Express should also be provided a stoppage 
at Lalltpur. Jhansi has no flyover though three railWay 
lines pass through there. I request that a flyover should 
be constructed at Sikri Bazar and Lalitpur Road . 
... (Interruptions)' 

MA. CHAIRMAN: Now your speech will not go on 
record. Shri Tapir Gao. 

SHRI TAPIR GAO (Arunachal Pradesh): Hon. Mr. 
Chairman, Sir, heaps of praise are showered on Laiuji 
during the discussion in the House on the Railway budget 
every year. But, perhaps, I am the only Member in the 
House who feel dizzy after hearing about the tremendous 
progress made by the Railways and seeing a lot of 
shortcomings in the Railways. 

Sir, connecting every part of the country with railway 
line should not be decided on the basis of economic 
viability. It is important for the national unity and national 
security. I want permiSSion of the House to speak in 
clear terms that this House should allow the Arunachal 
Pradesh Govemment to have railway connectivity with 
China also if the state is to be linked with railway line. 
Even after 60 years of ilndependence, Arunachal Pradesh 
has not been connected' with railway line till date. I have 

°Not recorded. 



993 

been raising this Idue in the House for the last four 
years but I do not understand why It is not reaching 
Laluji's and Naran Bhai Rathwap'. ears. 

Today, I am hearing about the success of the 
Railways but it is a grave mistake and against the interest 
of the country not to link the northeastern States and 
particularly Arunachal Pradesh, with the railway. China Is 
laying claims over Arunachal Pradesh today. Our PM Dr. 
Manmohan Singh has not uttered even a single word 
that Arunachal Pradesh is a part of India. Pranab Dada 
has said It. It is necessary to link Arunachal Pradesh 
with railway In order to retain It as a part of the country. 
linking Arunachal with railway meall8 to join It with India 
and with the national unity and security. Every year he 
prepares railway budget but not a Single rupee Is being 
aliocated for Arunachal Pradesh. I had given a proposal 
to Lalujl last year that if Arunachal Pradesh is not to be 
linked with the railway then some portion of the railway 
budget should be provided to those States which do not 
have railways and this money should be used to build 
roads, bridges, hospitals, schools etc. there. Otherwise, a 
Member from Lakshadweep, Andaman-Nlcobar, Sikklm, 
Mlzoram and Arunchal Pradesh should be appointed as 
Railway Minister. 11 Laluji confines himself only to Bihar, 
then an MP from these States should be made Railway 
Minister so that these States can also be linked with the 
railways. . .. (Interruptions) 

I would like to tell clearly that I can show the way 
to the hon. Minister if he feels uncomfortable in linking 
Arunachal Pradesh with the railways. Linking of Murkong 
Selek with Posighat was included in survey and 
investigation last time but there is no mention about It In 
this budget. Same is the case with Rupai to Parshuram 
Kund. If this is the situation, then how are you going to 
face China? China defeated our troops in the 1962 war 
due to lack of railway connectivity. Hon. Minister should 
note my point if Arunachal Pradesh is to be linked with 
the railways. Bogibeel bridge to Murkong Selek and 
Posighat should be connected with broad gauge because 
you do not even have the map to connect Rangia to 
Murkong Selek with broad gauge and because of which 
the desired progress Is not being made there. You should 
have included railway line from Rupai to Parshuram Kund 
in this budget but you have not. Provision should have 
been made for this too in the budget. 

There is a popular Tiger Project Wildlife Sanctuary 
Namdapha in Miao which also has coal and oiHields. You 
should extend the Margarita to Miao line by 15 kms. 

which will facilitate the tourists to Namdapha WlldelHe 
Sanctuary. Margarita should be connected with the 
Nampong railway line. The Stll well road there, being 
constructed by the Transport Minister, can be connected 
with the South East Asia under the look East Policy. You 
should, therefore, connect Margarita to Nampong, a 
distance of 25-30 kms. with the railways which can be 
connected with the South Eat Asia and China In future. 
I congratulate hon. Prime Minister for inaugurating 20,000 
MW multipurpose hydropower project, Dlbang. But, there 
Is no bridge on the river Lahlt for this project. So, how 
will all the equipment for generating 20,000 MW 
hydropower be carried over there? I, therefore, demand 
to Hnk Daw. to Rolng with a railway line. How will you 
generate 20,000 MW power when there is no bridge? 
Railway Ministry and Power Ministry should be concerned 
about it. There should be a broad gauge line from Rangia 
to Murkong Selek. Hon. Railway Minister himself knows 
how much progress has been made there, therefore, this 
work should also be expedited. 

Sir, providing railway connectivity to Arunachal 
Pradesh In the North East is a matter concerning national 
security. Arunachal is the only State, which has the 
potential of generating 75 thousand MW power. But ih 
absence of rail connectivity how the machinery and other 
items can be moved there. Therefore, in view of national 
security and also its huge potential for power generation 
the Govemment of India should connect the State with 
railway. When China can lay a railway line at an altitude 
of 1700 metre why can't a great nation like ours connect 
Arunachal with railways? Lalu has called our rail network 
an I ndrajaal , so why it's boundaries should be conferred 
to Bihar, let It be extended upto Arunachal Pradesh. 

Sir, concession In fare has been granted to students, 
senior citizens and women. But It is like a fairytale for 
the people of a State devoid of rail network. Earlier also 
I have demanded that budgetary allocation should be 
made for such States also so that the work can be taken 
up there. UPA Govemment Is propunder or Look East 
Policy. India should have connectivity with South East 
Asian countries. The Government has provided air 
connectivity but nothing has been done to provide rail 
connectivity. Therefore, my submission is that if the 
Govemment wants to work on South East Asi~ policy 
and Look East policy, then the Government s~ould 
carryout work in northeastern States, through which we 
can even have rail connectivity with Burma and Thailand 
... (Intetroptions) 
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[SM Tapir Gao] 

Sir, I will make a last point and conclude. 
... (InltJnvp#ons) 

MR. CHAIRMAN: Alright, you conclude. 

SHRI TAPIR GAO: Alright, I am concluding. The 
M.Ps. from northeast demand expeditious completion of 
Bog/beel bridge. The Railway Ministry invited tenders thrice 
for construction of pillars of Hid bridge and wery time 
tenders were cancelled. Who is behind cancellation of 
the said tenders, what are Its reason., which lobby was 
behind It? It is against the interests of north eastem 
States. The hon. Minister will have to explain why It aU 
happened? My submission is that the pI/lars for Boglbeel 
Bridge should be constructed at the earliest. 

Sir, I am concluding. If I were Hanurnan I would 
have opened my chest and shown what the people of 
northeastern States think about the hon. Minister of 
Railways. No development has taken place there. I am 
the only person who has opposed the rail budget totally. 
I am thankful to you for having given me an opportunity 
to speak. 

[Eng/ish} 

·SHRI IQBAL AHMED SARADGI (Gulbarga): I would 
like to thank the Chair for giving me this opportunity to 
participate in the discussion on the Railway Budget, 2008-
09. 

I whole-heartedly welcome the Railway Budget, 2008-
09 presented by the Hon'ble Railway Minister, Shri Lalu 
Prasad. Sir, it is a matter of great pleasure and satisfaction 
that the Railway Budget covers all sections of the society. 
It is a historic situation when the Hon'ble Railway Minister 
has presented a profit-making Budget for the last five 
years without any increase in the passenger fareslfreight 
charges otherwise It has always been a deficit Budget. It 
is for the first time that you have reduced passengers' 
fares in almost a/l the classes. 

Secondly, you have introduced several new Railway 
trains including the Garib Rath which is very useful for 
the common man who cannot afford luxurious trains. It is 
also a matter of satisfaction that you have been 
considerate towards the women senior citizens by reducing 
the fare by 50%. It is a great gesture towards them. You 
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have aleo provided conceeelon for the students. It 18 for 
the first time that the Railway Minister ha. be.n 
considerate towardl coolies also by providing them the 
job of Gangrnan in a particular category. Hence, I support 
the Railway Budget, 2008-09. 

I would briefly draw the kind attention of the Hon'ble 
Railway Minister on the following l8aues concemlng my 
constituency, I. B., Gulbarga, which need your urgent 
attention: -

(i) Some time ago, around 20 MPs from Kamataka 
represented to the Minister for setting up of an 
Office of DRM at Gulbarga which Is Divisional 
Headquarters of Railways. We have been 
demanding this off and on as Gulbarga receives 
more trains than any other nearby Railway 
Station but somehow it could not be 
accommodated. I, therefore, demand immediate 
decision in this regard. 

(ii) The on-going Railway project between Gulbarga 
and Bidar had not been allotted adequate funds 
thus the project is getting unduly delayed. It is 
one of the important Railway lines between 
Gulbarga and Delhi via Hyderabad-Karnataka 
area. If the completion is expedited, it would 
reduce travelling time almost by five hours and 
promote trade and industry in the area. I suggest 
for grant of additional funds for this project. 

(ill) There is a long pending demand of this region 
for introducing a new Shatabdi train between 
Sholapur and Bangalore. via Gulbarga. If this 
train is introduced, it would cover about three-
fourth area of Karnataka. 

(iv) Railway line between Sholapur to Raichur has 
been doubled but some area has not been 
covered yet which is causing delay in the 
scheduled timings of the train. I, therefore, 
request that these left over pockets may also 
be doubled for the convenience of the running 
of the trains and the public of the area. 

(v) Hyderabad is the nearest Metro city from 
Gulbarga where the trade and industrial 
community has business interests for which they 
have to travel on regularly between Gulbarga 
and Hyderabad. At present, there is one 
passenger train running between Wadi Junction 
and Hyderabad. I would suggest that this train 
should be extended upto Gulbarga which could 
be converted into inter-city train between 
Gulbarga and Hyderabad for the convenience 
of the passengers of the area and commercial 
interest of the business community by and large. 
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(vi) Recently, one Garlb Rath train has been 
Introduced by you between Hyderabad and 
Bangalore which Is passing through my 
constituency of Gulbarga but no stop over has 
been provided at any of the Railway Statlona, 
':8., Chittapur, Sedam and Yadgir thus leaving 
this already neglected and under-developed 
region uncovered. I, therefore, appeal to the 
Railway Minister that this train may be provided 
a stoppage at Sedam or Yadglir at least. 

(vii) At present, two Rajdhani Trains operating 
between Delhi and Bangalore which pass 
through Andhra area. I request that one of the 
Rajdhani Trains should operate via Manmad, 
Dhodani, Gulbarga, Raichur and Bangalore. It 
would thus cover some more areas of the 
Kamataka State. Sir, Gulbarga is a historical and 
religious place for the pilgrims of both the 
communities, ':8., Hindus and Muslims. It has a 
Dargah of Hazrat Banda Nawaz, Sharan 
Bhasheshwar and Dattatriya Temples where 
lakhs of pilgrims visit throughout the year. Since, 
Gulbarga Railway Station lacks basic 
communities, they have to face a lot of bitter 
experiences. It is, therefore, utmost essential and 
urgent to upgrade this station in the larger 
interest of the local public as well as the pilgrims 
at large who come here from all corners of the 
country. 

With these words, I once again extend my heartiest 
greetings to the hon'ble Minister for his pro-poor Budget 
and expect him that he would pay a humane approach 
on my above-mentioned genuine and urgent demands. 

[Transla/ion} 

·SHRI BHUPENDRASINH SOLANKI (Godhara): Sir, 
I rise to oppose the Railway Budget presented by the 
hon. Minister of Railways. I feel the future development 
of the railways has been put at stake in order to gain 
popularity. I have noticed that the hon. Minister has not 
done anything special for the development of infrastructure 
in the railways during the previous four budgets and the 
present one. the work of panel-Interlocking, signalling and 
track renewal has come to a standstill. Announcements 
were made regarding dedicated freight corridor and Loco 
wagon workshop, but these projects could not take off. 

·Speech was laid on the Table. 

Meanwhile, existing Infrastructure has been exploited fully. 
The roiling stock procured and tracks constructed under 
Special Railway Safety Fund with a corpus of Rs. 17 
thousand crore created during the tenure of the previous 
Minister have been utilized beyond capacity. Huge amount 
lies unutilized under the head of passenger amenities but 
it 18 neither being utilized properly nor has corruption 
been checked. In the previous budgets he announced a 
cut in passenger fares, whereas, the foot remains that 
he Increased it upto 50 per cent during this period. He 
added 8 percent safety surcharge in fares, doubled 
cancellation charges, withdrew the facility of onward 
Journey and increased fares In another 200 trains in the 
name of superfast charges. There are several other 
examples of this kind. He increased the period of advance 
reservation and added the likely revenue of first quarter 
of the next fiscal In this year's budget so as to reflect 
more profit. He has fully exploited the available resources 
and when nothing was left, railway property was put up 
for sale in the name of public private partnership. Office 
. site near Delhi Railway station has been sold for Rs. 
5000 crore. Nearly 125 plots of railway land are up for 
sale in many cities including Delhi. It is as good as 
selling ancestral property. Container service has already 
been opened for private sector. Licence fee has been 
charged in lieu thereof, no matter if it has adversely 
affected CON COR. 

The bitter truth is that the railways which earns 
thousands of crores of rupees as profit will lose Its own 
property. Some of the newly announced trains, perhaps, 
may not be able to see the light of the day even during 
the next decade. Further, passengers travelling In AC 
coaches throughout the year will have to find out as to 
in which train fare is less and during which months 2 to 
5 per cent rebate can be availed. 

Today, the hon. Minister is unable to say which train 
is popular and which is unpopular. A list Is being prepared 
in this regard. It clearly Indicated that the concession 
available to passengers will only be 3.5% and 2 per cent 
and not seven percent. 

Same is the case with new trains announced by the 
hon. Minister of Railways. AI least nine out of newly 
announced 53 trains will not be able to run on tracks in 
the next 10 years. All these trains will start ont, after 
gauge conversion and no one knows how much time 
gauge conversion will take. It is also not clear whether 
the concession granted in second-class fares will be 
available in sleeper cIaas as well. 
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[Shri Bhupendrasinh Solanki] 

The hon. Minister of Railways said that private sector 
will invest Rs. one lakh crore in the next five years. ThIs 
investment will be utilized for development of stations, 
creation of multi model logistic parks and in other areas. 
The railways has envisioned to earn Rs. 4 thousand crore 
next year through the sal~ of railway land. The intention 
is clear. The precIous railway land may be sold through 
Rai/way Land Development Authority. Apart from it, the 
entire private Investment will b& recovered from the public 
on the linea of to/l road. To sum up, the hon. Minister of 
Railways has presented the popular budget but pasaed 
the burden on to the common man. During the next one 
year, the hon. Minister will bring private investment of 
Rs. 25 thousand crore which will entirely be recovered 
from the public later on. It is like daydreaming. 

With these words, I demand that the Railway Minister 
address some problems related to my constituency • 

1. Jaipur·Bandra Express, Pune·lndore Express and 
Ajmer·Pune Express should be provided a 
stoppage at Godhra. It is a longstanding 
demand. People staged a demonstration when 
the General Manager, Western Railway visited 
Godhra on 22 February, 2008. 

2. ROBs should be constructed at two places near 
Salia between Godhra and Dahod on NH·59. 

3. There is a railway line between Godhra and 
Ahmedabad which has been electrified but no 
passenger Irain is plying on it. A passenger train 
should be introduced there without any further 
delay. 

With these words, I conclude. 

SHRI JAI PRAKASH (Hissar): Mr. Chairman, Sir, hon. 
Lalu Prasadji has presented a very good budget before 
the House for the benefit of the common man, the poor 
and the farmers. i support It. Notwithstanding the good 
work the UPA government may do, our friends in the 
opposition have made it a point to criticize it. The 
opposition should appreciate if a government does some 
good work in a democratic setup but have everything is 
being opposed be it reduction in fares, laying of new rail 
lines and/or construction of corridors. I would therefore, 
like to request my friends in the opposition that they 
should not speak like this just to mislead the voters. Our 
senior colleague Shri Santosh Gangwar Saheb is sitting 
here. I would urge upon him that this budget must be 
appreciated. Fares have been reduced for the poor and 
the common man has been connected with the railways. 
Therefore, it must be appreciated. 

0ImIndI for GfIIIII DfI AccOIIt (R6iJwIp), 2OIJ8.(Jg 
0tJmm for SI.pp/ItrIInIMy GllnII (R6IIiMYf), 2007-08 
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Sir, I would like to cite an example during the tenure 
of the NDA Government. A railway line from Jind to 
Sonepat was approved during the NDA's rule. The then 
MP used to repeatedly say that he has got the railway 
line approved. But now, when I am the M.P. I could not 
find anythIng regardIng this rail line. Through you, I want 
to bring to the notice of the hon. RaIlway Minister that 
the CM of Haryana has written a letter t{J the RaIlway 
Ministry and perhaps he is the first CM who has offered 
to bear half of the expenditure for laying the railway line 
between Sonepat and Jind. I request hon. Railway Minister 
that the work on this railway line should be started as 
soon as possible. 

Sir, secondly, Hissar is one of the five mega cities 
built In the country to reduce the load on the NCR. Our 
hon. PM had announced a year ago in Panipat that a six 
lane road would be constructed from Hissar to Delhi. I 
would also like to inform the hon. Railway Minister that 
Hissar is a very big industrial town. A huge thermal power 
plant is also coming up there along with many steel 
industries. A very small stretch of 50-60 kms. from Hansi 
to Rohtak remains to be constructed to connect Hissar 
directly with Delhi. If this is constructed then, Hissar will 
be directly connected to Delhi and one can go from there 
upto Bhatinda via Parsa. I, therefore, request that Hansi 
and Rohtak should be connected via Maham. 

Sir, thirdly, Railways has built many ROBs but I regret 
to say that even after having requested many times by 
the Haryana Govemment and myself for construction of 
two ROBs, nothing has been done so far. 

There is lot of traffic on NH· 71 in Jind because of 
a large milk plant there where hundreds of trucks are 
engaged in transportation of milk and milk products. 
Railway crossing there remains closed for more than two 
hours. If the Railway Ministry sanctions an ROB there 
then the Haryana Government is ready to pay its share 
immediately. Similarly, an ROB should be buih at Narwana 
on the Jind·Bhatlnda ral/way line on NH·65. There is an 
unmanned level croSSing at Hudakhera village on Hlssar· 
Jakhar railway line. It should be manned as soon as 
possible as the Haryana Government has already built a 
road there. I urge that it should be manned soon 80 as 
to avoid accidents there. 

There is a large sugar mill in Jind. Our farmers have 
to pass through the city to bring their sugarcane crop to 
this mill which results in accidents. There is Bulana vii/age 
on Jind·Bhatinda railway line which is just 5-6 kms. away 



from Jind. Through you, I request the hon. Railway 
Minister to build a manned level croeaing there Haryana 
Govemment Is ready to construct a road there. Once 
this road is built, thousande of farme.. will not have to 
go around 20 kms. to bring sugarcane from their fields 
to the sugar mill. I, therefore, urge that a manned level 
crossing be made at Oulani village In Jind. 

Hon. Railway Minister had announced In his last 
budget speech that he will do it next year. Baroda is a 
religious village of Jalnlsm on Jind-Bhatlnda railway line, 
where the villagers have themselves constructed a 
platform. I demand that a halt should be provided there. 

Through you, I would like to mention a very important 
point, rather I would make a complaint to the hon. Minister 
of Railways. Our Government had contributed funds for 
construction of an under-pass on Hissar.Jakhar railway 
line. Rs. 70,000 have been deposited for this purpose 
and we are ready to pay the rest of the amount However, 
the underpass has not been constructed till now. Through 
you, I would like to request the hon. Minister of Railways 
to construct an underpass at Uchana-Ghaso railway line 
in village Ghaso. The State Government of Haryana Is 
ready to pay the entire amount of funds for it and half 
of the funcia have already been deposited. 

There is no level crossing at village Rajll on Hissar-
Jakhar section to move from one side to the other. 
Farmers have to travel a distance of 25 kms. for 
transporting their produce from fields to the village. The 
construction of a manned railway level crossing at crosaing 
number 58115-69/1 would facilitate the farmers of Rajll 
village In moving to and fro between village and the 
fields. 

Sir, Hiasar-Sadalpur meter gauge line has now been 
converted into a broad gauge line. Village 'Oeva' is situated 
along this line. Pond, School and hospital are located on 
one side of this line and the village is on the other. The 
level of this railway line has been raised by four feet. In 
the absence of a railway level crossing, neither cattle nor 
children can move from one side to the other. Therefore, 
I request him to construct a railway level crossing at 
village Dhansu on Hissar-Sadalpur section. 

In the end, I would like to request the hon. Minister 
of Railways to fulfil these petty demands of mine. The 
entire nation is appreciating the railway budget presented 
by Shri Laluji urider the leadership of UPA chairperson 
Smt. Sonia Gandhi and under the guidance of hon. Prime 

Minister. Both the General Budget and the Railway budget 
are being praised. He will be appreciated more if he 
does some more works In my constituency. I support this 
budget. 

{English} 

·SHRI SANTASRI CHATIERJEE (Serampore): Sir, 
with your kind permission, I hereby lay my speech on 
the Railway Budget 2008-09. 

1. West Bengal has been badly deprived in this 
Budget and some projects are to be included. 
Suggestions have already been placed before 
the Hon'bla Railway Minister by the MPs of West 
Bengal. 

2. In order to redress the distress suffered by the 
commuters Howrah and Sealdah Railway 
Stations need proper attention by opening new 
lines, arranging extra bogies In local trains, 
selecting few stations for Improvement of 
services. Serampore, Sheoraphull, Oankuni, 
Bandel and Ganal Road Railway Stations merit 
special attention. 

3. Uttarpara Railway Station situated In the Eastern 
Railway be redesigned as a replica of Joykriahna 
Public Library with its founder Babu Joykrlahna 
Mukhe~.. whose 200 years birth anniversary 
falls in this year and the Library will step into 
1 SO years of glorious existence. 

4. Aa assured by the Hon'bla Railway Minister, a 
pilot project for the rehabilitation of lakhs of 
Railway Hawkers be taken up on an emergency 
basis. The RPF be directed to stop atrocities 
on the hawkers. 

5. One Shatabdl Express may be Introduced from 
Sealdah to New Jalpaiguri. 

6. Punctuality of the Superfast trains w'z., Rajdhanl, 
Poorva, Kalka etc. Is to be ensured. 

·SHRI O. V. SAOANANO GOWDA (Mangalore): Sir, 
the Union Railway Budget 2008-09 presented by Hon'ble 
Minister for Railways has disappointed the peopl,. of 
Kamataka. Not only 2008-09, even the earlier four budgets 
presented by the Hon'ble Minister has not given any 
importance to State of Karnataka. In fact the neighbouring 

·Speech was laid on the Table. 
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(Shrl D.V. Sadanand Gowda] 
Shite. Tamllnadu, Kerala hu taken major share. and 
name In between the.e two Stat .. W8I brought In budget 
entirely made to help only to thoae Stat .. rather than 
Kemataka. The proposal projects could not be completed 
due to scarcity of funds and Kemataka in toto has totally 
neglected for the reuons best known to the Railway 
Ministry. 

Even though the State of Kamataka which Is the 
only State which worked jointly with the Railways by coat 
sharing buls and providing free lands for the Railway 
lines. In various projects, the State hu a coat share 
from 50% to 67%. In spite of this approach also, the 
Railway has totally refused to take up to complete 
projects. The projects like Munirabad-Mehboobnagar, 
Gadag-Solapur, Shlmoga-Tallguppa, Gulbarga-Bldar etc., 
the State agreed to have 50% cost share where as the 
most essential projects of Kottur-Harihar and Bangalore 
Ramanagar track doubling, the State agree to have 213 
cost share. Insplte of the Railway refused to give Its 
cooperation for completion of the projects which, this 
partiality by the Railway Minister with regard to the State 
of Karnataka Is not known to us. Of course the Railway 
Minister has expressed this venguen with the State when 
he visited to Bangalore by calling Kamataka people are 
ugly people but that Is the closed chapter. I do not want 
to dlscu.s at this stage. 

In fact, the projects like Hassan-Bangalore, Kedur-
Chikmagalure-Sakleahpur new lines Vuhwanthpur-Tumkur, 
Hospet-Hubll track doubling are the needy projects ought 
to have taken up decades back are stili lagging behind 
by not providing sufficient funds in the last four budgets. 
The total feeling In Kemataka and the people of Kemataka 
Is that Inadequate budgetary allocations are made 
Karnataka railway projects has deprived the rights of 
Kemataka people and theae projects are not given much 
importance. Hence I urge and request the Railway Minister 
to enhance the over all budgetary allocations for the 
projects stated above and instruct your officers to 
implement them expeditiously. Already c:etail requirements 
and amount needed for the above mentioned projects 
are placed before the Railway Ministry in detail by the 
Govemment of Kamataka and hence I donot take much 
time in this regard and the same may be perused and 
taken as part of my budgetary speech. 

I would like to make a special mention with regard 
to the Bangalore-Hassan-Mangalore Pallway Line. In fact 
after much pressure by the public a long gap of 12 years, 
the gauge conversion work is completed and passenger 

train started commissioning. But the ... urance given by 
the RaHway Minister In the year 200S-oe budget to run 
three trains are stili not Implemented. It Is left only on 
papers and promise Is only a promise. The Bangalor.-
Arlslke .... Mangalore train timing W81 announced 81 early 
81 2006·06 budget but It III no attempts are made by 
Railway. It II a shameful to the Department and Mlnlltry. 
The long pending request of NMangalore Division" is one 
of the essentialities and once promise W81 given by the 
Railway Minister are In cold storage. I wish that 
immediately orders may be palsed and Mangalor. 
Division may be commissioned and the proposed 
Bangalore-Bangalore via Araaikere train which Is declared 
in the 2005-06 Budget may be commissioned. I hope 
that thll is the only connectivity from the State 
Headquarters to the only Port of State (Mangalore) and 
thousands of people and million tones of iron ore is 
transported to the port for shipping may be given much 
importance as that of the projects In Bihar, the State of 
the Railway Mlnllter. 

Further, the Railway Station In Hasaan-Mangalore 
segment i.t). Puttur, Subramanian etc., does not have basic 
amenltle8 like toilets, restroom (both for male and female) 
generators (Electricity lupply in rural areas) need to be 
provided at the earliest. This route Bangalore-Hassan· 
Mangalore is one of the most profltl making line which 
could be verified by getting the particulars from the 
Railway department. 

So, eamestly request the Railway Minister not to 
show any hostile attitude towards Kemataka as this State 
is one of the most developing State and which contribute 
to the development of the country also. I hope that you 
said that you are the person responsible to make a Prime 
Minister of country of this State, the same love may be 
given while making allocations to the State railway projects 
also. Hope that your will forget the past and consider the 
request placed by me in the interest of Railway as well 
as on the State of Kamataka. 

SHRI ARJUN SETHI (Bhadrak): Thank you, Sir. I 
would confine my speech to a few specific problems as 
the time at my dlspoaal is very limited. 

I would like to bring to your notice as well as to the 
notice of the hon. Minister present here that last year in 
the Railway Budget two specific projects were sanctioned 
for the State of Orissa; Sambalpur· Tltlagarh and Tlllagarh-
Ralpur doubling. It was also envisaged that these two 
projects will be taken up by the Rail Vikas Nigam. These 



project8 come under Eut·Cout RaIlway. M you know, 
Sir, the East·Coat Railway was approved by the Mlnletry 
of Railways after a long struggle by the State Govemment 
u well as by the people of Orissa. 

I would like to bring to your notice a specific action 
of RVNL by which they have tried to divert the execution 
of these two projects. All the pre-requisite action, like the 
survey and the detailed project report, have been done 
by the East-Coast Railway. But now the RVNL has wrttten 
a letter - the General Manager PI-1 h .. written a letter 
to the Additional General Manager RVNL, Bllupur • that 
the execuUon of SambaJpur-TltIagarh doubling will be done 
by Kolkata and Ralpur-TltIagarh work will be executed by 
Bllaspur division. This Is how the Railway administration, 
Railway Ministry as aiso the Railway Board have tried to 
cripple the work of East-Coast Railways. These two 
particular lines come under the jurisdiction of East-Cout 
Railways, Bhubaneswar which has also undertaken the 
preliminary work like survey and DPR. If I am permitted, 
I would like to quote his name. General Manager PI-1 
has written a letter to the Additional General Manager, 
RVNL, Bilaspur that theae two projects will be executed 
by Kolkata, that Ia South-Eastem Railway and also by 
the South-East Central Railway, whose headquarters Ie 
at Bilaspur. This is the case of utter negligence on the 
part of the Railway Ministry towards East-Coast Railway. 
When these two projects come under the jurisdiction of 
Eut-Coast Railway how can they be executed by the 
South-Eastern Railway and the South-East Central 
Railway? This is certainly an action on the part of the 
Railway Ministry to neglect the State of Orisea and to 
cripple the working of the East-Coast Railway at 
Bhubanaawar. How can this particular gentleman write a 
letter saying that this particular work will be executed by 
Railways other than the East-Coast Railway? 

Another thing I would like to bring to your kind notice. 
Last year, a sum of Rs. 680 crore wu sanctioned for 
the State. You will be surprised to know that a report 
has come in the newspaper of Deihl saying that only Rs. 
385 crore has been spent and the remaining Rs. 283 
crore will be diverted. This is the case of utter negligence 
on the part of the Railways and discrimination against 
the State of Orissa. Fortunately, the Railway Minister, 
hon. Shri Lalu Prasadji is here. I would like to draw his 
attention to this point. He should clarify this point. 

Anoth.r point I would like to bring to the notlc. of 
the hon. Mlnlst.r. Th. East Coast Railway Zone was 
sanctioned when the NDA was In power and Shri Nltish 
Kumar was the Railway Mlnlet.r. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Pi .... give me a copy of the sanction letter. 

SHRI ARJUN SETHI : Which sanction letter? 

{T,.""tIon} 

SHRI LALU PRASAD: Pie ... show me the .. nction 
letter. ... (Inhlmlpllon6) You are mentioning In the Hou18 
that zone was sanctioned, th.refore, pl .... show me the 
sanction lett.r. ... (InhlnupfiOM) Pie ... do not mislead. 

/EnlJlish} 

SHRI ARJUN SETHI: The sanction letter must be 
with the Ministry of Railways. How can I have that sanction 
letter? Everybody knows Including this hon. HOUle that 
this particular zone was sanctioned during the NDA 
regime. ... (InlfllTUpllol1$).' He Is at the helm of affairs. 
He can find It. ... (InhlrrupliOl1$) 

SHRI LALU PRASAD: You put up that letter and I 
will Implement It. 

SHRI ARJUN SETHI: Sir, I am a Member of this 
House. How can I go Into his Ministry and find out the 
I.tt.r? ... (lnlsfTUPlion$) 

SHRI LALU PRASAD: You can have that letter 
through ATI If not through routine process. 

/English} 

SHRI BRAJA KISHORE TRIPATHY: At that time, It 
was announced in the speech of the Railway Minister. 
Now you have also delivered your speech and made 
some announcements. So, should we not believe you? 

{Tl'llns/stionj 
, 

SHRI LALU PRASAD: Please fumlsh that letter. 

SHRI BRAJA KISHORE TRIPATHY: It is mentioned , 
in the Railway Minister's speech. 
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/English} 

SHRI ARJUN SETHI: Sir, I will be very thankful to 
the hon. Minister of Railways If he places a copy of the 
sanctioned letter on the Table of the House so that 
everybody could know when It was sanctioned. What Is 
the harm in It? ... (InMrruptions) 

MR. CHAIRMAN: Please conclude now. 

SHRI ARJUN SETHI: Sir, the East Coast Railway 
was sanctioned after much persuasion, demand and also 
much labour both by the Members of Parliament and 
also people outside. So, I would request the Railway 
Minister to see that this particular Railway gets activated 
fully. Sir, I can place a copy of the letter written by the 
Rail Vikas Nigam. If you allow me to place It on the 
Table, I would place it. 

MR. CHAIRMAN: You can give It to the hon. Minister. 

SHRI ARJUN SETHI: All right. I will hand It over to 
the hon. Railway Minister. 

[Translation] 

SHRI LALU PRASAD: Please send the sanction letter. 

/English] 

SHRI ARJUN SETHI: The letter was issued by the 
General Manager, Rail Vikas Nigam. 

MR. CHAIRMAN: Please conclude. 

SHRI ARJUN SETHI: Sir, please give me only one 
minute. 

Sir, my parliamentary constituency is Bhadrak. The 
Bhadrak station was declared as one of the model stations 
not only in the State of Orissa but also in the entire 
Railway stem. Today if anyone would visit that station 
any time, he would be surprised to see that there is not 
even platform shelter in the station. There is no lighting 
arrangements and also all other amenities that are 
supposed to be there are absent. 

One ROB was sanctioned tor Orissa in between 
Boudpur and Bhadrak stations and it was assured by the 
hon. Minister of State for Railways that it would be 
completed and operationalised by February, 2008. Today 
we are in the month of March. So, I would like to request 

1008 

the hon. Minister to look Into th... matters and ... to 
it that this ROB is made functional at the .arUest. 

[Translation} 

SHRI SURAJ SINGH (Baila, Bihar): Sir, while 
presenting the railway budget for the financial year 2008-
09, the hon. Minister of Railways has tried to mainly 
highlight the Increase in the annual profit of the railways. 
He started his Budget speech, by mentioning 
achievements of the railways In regard to making profits. 
Though this is the budget for the year 2008-09 but he 
has tried to impress the people by adding the profits of 
the previous years. He haa shown a profit of Rs. 68768 
during the last year and projected a profit of Rs. 26 
thousand crore in the current financial year of 2008-09. 

However, the authenticity of the claim is still doubtful. 
The hon. Minister has mentioned about a scheme for the 
development of railways in the next five years. It is a 
scheme worth Rs. 2 lakh 50 thousand crore out of which 
he wants to invite private sector Investment upto 
Rs. one lakh crore. In order to attract this investment, he 
has fixed a retum of 14% on the capital investment. The 
point to be considered is that an organisation with an 
expected profit of Rs. 25 thousand crore is fixing a retum 
of 14% on an Investment of Rs. One lakh crore for the 
implementation of schemes worth Rs. 2.5 lakh crore in 
the coming five years. It seems that there are two 
probable reasons for it. Either the profits are unrealistic 
or private sector is being given an opportunity to eam 
undue profits. 

In his speech the hon. Minister has expressed his 
commitment to make railways an affordable, competent 
and profitable public transport system. Very humbly, I 
would like to request that In view of this objective, he 
has given a detailed description of passenger amenities 
covering 22 paragraphs of his speech but after going 
through these paras, I found that 18 of them just describe 
the commitments made for the future only. Besides, no 
time limit has been fixed for fulfilment of most of these 
commitments. It seems the Ministry of Railways wants to 
keep the public under an illusion by making tall claims. 

Railways imposed a safety surcharge on passengers 
in the year 2001-02 with an assurance that it would be 
recovered till 2006-07 and the lunds collected through it 
would be utilized to prevent accidents thereby making 

·Speech was laid on the Table. 



railways accident free. However, the figures given by the 
railways itself are proving that accidents could not be 
prevented. As against 473 major accidents occurred during 
that period, 200 accidents are still taking place. There 
are 16,600 manned railway level crossings but 18,200 
are unmanned. Out of the total accidents taken place in 
the year 2001, 15% happened at these unmanned railway 
level crossings but this figure has now increased to 37%. 
These official figures clearly depict that the railway 
administration is not serious enough to check the 
accidents. The need to appoint gatemen on these 
crossings has been accepted in principle but the time-
limit by which safety arrangements at the crossings would 
be provided to prevent accidents has not been made 
clear till date. 

I would like to clarify one more thing that the railway 
has forgotten the commitment it had made to the people 
while imposing safety surcharge. The surcharge was 
imposed for the period up to 318t March 2007 but now 
the railway department has issued a circular by which It 
would be continued as developmental surcharge for the 
forthcoming years. Aa per my information more than one 
thousand crore rupees have already been recovered under 
it. 

For the past many years It has been the practice 
that concessions are announced at the time of presenting 
the budget but later on recovery is made from the 
common people in a clandestine manner. The Government 
has imposed a surcharge on iron ore thrice in this year 
alone and recovered It at the rate of more than 100%. 

Though the present Government claims to be the 
protagonist of the common man and also claims to give 
concessions to them, however, an agreement was made 
last year with Reliance Logistics, Uoyed Steel and Ispat 
Industries whereby concession of 5-20% in the freight 
rate will be given to these companies till March 2010. 

On the one hand, Railways is being projected as a 
profitable organization while on the other, developmental 
schemes are being hampered due to lack of funds. New 
schemes are launched every year but the previous ones 
remain pending. 284 projects were under construction and 
were monitored by the statistical department of the 
Govemment. Out of these, 1 SO projects are such wherein 
the cost of construction has exceeded the original cost 
by 55% and 33 projects are under construction since 3 
years and 13 months and as per my information, moat of 
these projects are in the State of Bihar. 

Sir, I would now like to draw the attention of the 
Railway Minister towards a problem in my constituency. 

A railway line is being constructed between Sakri to 
Hasanpur but this railway line is going towards Bengal, 
Orissa and other regions of the southem India without 
touching Baraunl. This line .takes a detour covering 
Samutlpur and Khagadiya which will result in wastage 
of time and money for the passengers. Hasanpur and 
Barauni are the two major industrial areas in the region. 
Moreover, agricultural production, especially sugarcane 
production is done at a large-scale in this region. This 
region is also Important from the point of view of tourism. 
There Is no railway connectivity between Hasanpur and 
Baraunl. This railway line is important in so far as it 
facilitates the travel of the people who live in far-flung 
are&l in the region. Hence, I would like to request the 
govemment that the proposed Sakrl-Huanpur railway line 
be extended upto Barauni Junction. This will result in the 
development of Indu8trles, agriculture and tourism in the 
region and additional avenues of employment would be 
generated for the backward classes and dallts in the 
region. 

Sir, I would like to suggest that the government 
should Increase efficiency and only then would It be able 
to transform the railways into a reliable, efficient and 
inexpenalve transport system. Railway employees are the 
backbone of the railways. I am surprised that an 
organisation which Is earning Rs. 20-25 thousand cror. 
as profits has Increased the bonus for ita employees by 
merely five days. Sixty-five days' pay was being given as 
bonus for the last few years which has been increased 
to 70 days from the current year. I would like to say that 
the efficiency of the employees would Increase only If 
they are satisfied and their efficiency would In tum take 
the efficiency of the organisation to greater heights. 

With these worde I conclude. 

·SHRI HARI KEWAL PRASAD (Salempur): Sir, the 
budge presented by the hon. Railway Minister for the 
year 2008-09 reflects more of a fiction than fact, a mere 
jugglery of figures. Baalc facts have been Ignored by him 
in the process of presenting a popular budget. Right from 
his first budget speech, the Railway Minister has been 
announcing new schemes in successive budgets but no 
account is given as to the number of these schemes 
that have been actually implemented. There are many , 
schemes which were announced in the earlier 'budget 
speeches but have not been implemented till now. I would 
like to remind the hon. Minister that in his second budget 
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speech he had announced that a survey for laying of 
new railway line under Northeastem Railway In Uttar 
Pradesh from Barhaj Bazar to Falzabad via Dohrl Ghat 
would be conducted but I am disappointed to say that 
this Important public Intereat work hu not been completed 
as yet. 

The hon. Railway Mlnllter has again announced 
reduction In railway far.. u he hal been doing In the 
previous budgets. But In actual terma, as In the previous 
year, the conCe8l10n8 are a mere eyewash. Last year 
al80, the passenger fares had been reduced but 
p .... ngera were forced to fork·out a lot more by other 
means. Higher fares were charged by according the status 
of superfast trains to ordinary tralna without upgrading 

. the faclllti.. provided therein In any manner. Chargee of 
retum reservation were hiked and the period for buying 
tickets under the Tatkal syst.m has been advanced and 
huge profits have been eamed by Increasing the charges 
for Tatkal reaervatlon. Thla year too, the hon. Minister 
has conned the people v'ry 8martly while announcing 
reduction in pass.nger far.s. For example, the reduction 
would be applicable only on coach.. of new dealgn In 
some classes. It 18 evident that thle year would come to 
an end by the time these new coaches are manufactured 
and the passengers would be deprived of the benefita of 
reduction In fares. For other classes alao, the conC888ion 
is proposed to be halved during the peak lea80n. 
Paasenger amenltie8 have been totally ignored In the 
railway budget. Provision for safe drinking water Is sadly 
lacking in most atations and trains. Similarly, the quality 
of food being provided in trains Is getting worse but It Is 
being sold at higher rates, but this point has not been 
touched upon at all in the budget proposals. Similarly, 
announcement about recruitment in Railway Police has 
been made in the name of passenger security but no 
mention of Incidents of misbehaviour and looting by the 
personnel of railway police or of measures proposed to 
be taken to check such incidents has been made. 
Incidents of sedation of passengers, misbehaviour with 
women and looting on trains are on the rise but no 
mention has been made in the budget regarding any 
measures to check such incidents. 

Sir, the Railway Minister has announced more than 
sixty new trains this year as he does ellery year merely 
to gain popularity. In this too, he has acted very cleverly. 
Out of the 53 new trains announced by him, eight would 
be started after the gauge conversion on the proposed 
routes takes place. One train would be run after a new 
rail line is .Iaid and two other trains after cancelling two 

.xlstlng train. running on the route. From this, it is clear 
that the p .... ng.ra would not be able to avail the facility 
of eleven trains at present. There has been a lot of 
discrimination in the matter of route distribution among 
the new trains.' The large.. State In the country, Uttar 
Prade,h has been given only four trains whereas Bihar 
has been gifted 19 new trains. Similarly, out of the ten 
new Garlb Raths only one is proposed for Uttar Pradesh. 
Further, the major trains originating form Bihar and 
terminating at Deihl or going beyond, which were 
Introduced in the last two budgets, have stoppagel at 
very few stations in Uttar Pradesh. A look at the budget 
proposals makes it clear that Uttar Pradelh has been 
grollly neglected. The current railway budget has set a 
target of laying 350 km of new railway line out of which 
one line falls In Bihar and the other three In South India . 
I have no objection to thl. but I would like to urge that 
the new railway line projects for Uttar Pradesh which 
have been held-up should also be Included in the budget 
proposals. A target for gauge converalon of 2150 km of 
railway track has been set in the budget which include 
Mathura·Achnera and Audlhar·Jaunpur line in Uttar 
Pradesh. I would like to remind the hon. Railway Minister 
that he had announced gauge conversion of both these 
aections In the railway budget of the previous year as 
well but work has not been initiated on either of these 
lines. Frequency of 16 trains has been Increased In the 
current budget, out of which just one train pasaes through 
Uttar Pradesh. 

The hon. Railway Minister follows a socialist Ideology. 
Hence he Is expected to adopt an evenhanded approach 
rather than a discriminatory attitude towards some States 
or regions. I WOUld, In all humility, like to draw the attention 
of the Railway Minister towards another public 
announcement. In view of the problems being faced by 
the passengers travelling on the Gorakhpur-Chhapra 
section of North Eastem Railway, he had made a pulbic 
announcement at my request, In August 2007 during an 
....mbly in Gorakhpur, the headquarters of North Eastem 
Railway, that an Int.rcity Express train would be introdUced 
between Chhapra and Gorakhpur shortly. But neither the 
train has been introduced so far nor any mention of it 
has been made in the budget proposals for this year. I 
would urge the hon. Minister of Railways to keep his 
words and introduce this train as soon as possible. In 
the Railway Budget of 2008-09, there ia a proposal to 
construct nearly 100 new ROBs and RUBs. A proposal 
for constructing an over bridge at the southem end of 
Salempur Junction on the Bhatni-Varanasi section in North-
Eastem Railway has been pending for long with the 



Ministry of Railways. The department had conducted a 
survey to ... e.. the dally ruah of traffic at this road, 
(Dhala), which Is near1y 1.6 lakh vehlcIH per day. The 
construction of thle overbrldge could not be lterted even 
after meeting all the required standards. I would like to 
demand from the hon. Railway Minister to ltert the 
construction of thle overbrlclge on priority bllil and allO 
take effective action for con.tructing an overbrldge at the 
southem end of Bllthara Road railway Itatlon on thl. 
section. 

Sir, it has been announced In the rail budget that 
licensed portera would be appointed as Gangmen and 
on other group-D poets in the railways on a one time 
basis. This Is a good atep, but I want that hon. Railway 
Minister should pay attention towarda those casual railway 
employees who worked really hard for a period of 100 
days or more In various railway projects and were 
subsequently fired. They are in economic crisis. In some 
cases courts have Issued orders In favour of a number 
of workers but even then, they have not. been able to 
get justice. I would like to urge that as long as the .. 
casual railway employees who have worked with the 
railways in the past are not reinstated, new recruitments 
in group-D category should not be made in the railways. 
Modernisation of workshops and factories In railways ha. 
been proposed in the rail budget. Loco shed In Gorakhpur, 
the headquarters of the North-Eastern Railway, occupied 
a pride of place but for the last few years it has been 
neglected and there is a high probability that in future it 
will either be closed down or demolished. Keeping in 
mind, the importance of this loco shed and the future of 
employees working In It i would like to urge the hon. 
Railway Minister to kindly include the Gorakhpur loco shed 
for modernization under the current budget proposals. 

Sir, the work of strengthening and improving the 
infrastructure of railways is very slow and insufficient. 
Every year populist announcements are made In the 
railway budget to attract the attention of people but neither 
sufficient budgetary provisions are made for strengthening 
the infrastructure of the railway nor any Immediate and 
serious efforts are made in this direction. In the present 
railway budget, many Important old railway projects have 
been sidelined. Doubling of Barabanki-Chhapra section 
has been going on for the last 15 years and Is still 
incomplete. Similarly doubling of lucknow-Varanasi section 
has been crawling at a very slow pace for the lalt one 
decade. In the budget proposals it has been mentioned 
about electrification of the Gonda-Barauni railway line of 
the North-Eastern Railway that the same has been 

aanctloned lut year ltaelf whereal the reality II that no 
work hu been Initiated on this so far. Similarly for the 
year 2008·2008 a target of doubling of upto 1000 
kilometer railway line hu been lef In the propOlals, but 
no m.ntlon hu been made u to doubling of which 
railway Netlon. will take place. Ther. I. a mention of 
the IUrvey conducted for doubling of line from Audlhaar 
to Varanul on Bhalanl-Varanul .ectlon of the North-
Ealtem Railway. I would like to urge that doubling of this 
.ntlre railway section i... from Bhatanl to Varanasl rail 
section Ihould be carried out u lOon u pOIslble. I 
would like to demand from the hon. Railway Mlnlat.r that 
In the Int.reet of railway p .... ngers and the railways, a 
email 8par.pal1l manufacturing unit be I.tup on the 
vacant railway land near Bhatanl junction In North-East.rn 
Railway. Reat roorna should be constructed at Salempur 
junction and Bllthara Road Stations sel.cted for 
upgradatlon as model Itatlons, mod.rnlzation and 
renovation should b. carrl.d out at the Bhatpur Rani 
railway Itatlon and a provilion for comput.rized 
r.servatlon Ihould allo be made. Stoppage of Bihar 
Sampark Krantl and Garlb Rath should be provided at 
D.varla Sadar station for the benefit of the paas.ng.rs. 
Similarty, stoppage of Durga Expreas at Salernpur and 
Bllthara Road and the Intercity Expresa at Nunurwar and 
Kidhirapur ehould b. r.stored. Stoppage of Krlshak 
ExprelS at Nunurwar should also be restored. Stoppage 
of Llchhavl Express running between N.w Delhi and 
Muzaffarpur has been discontinued from one side at the 
lar Road Station, and the same Ihould be relntroduc.d. 
The train running from Barhaj to Bhatnl should be 
extended from Barhal Bazar to Gorakhpur and upto 
Chhapra and Varanasl. Tamsa train should be reintroduced 
and its route .xtended from Varanasi to Bhatni. The route 
of Kafiat Express train running between Delhi and 
Azamgarh should be ext.nded upto Mau Junction. The 
traders who are eamlng their livelihood by running small 
kiosks In the railway premises at the Salernpur Junction 
railway station for the last three decades should be 
allotted Ihops on the basis of the circular iasued by the 
Railway Board. With these words I support the proposed 
Rail Budget. 

{English} 

·SHRI SHRINIWAS DADASAHEB PATIL (Karad): I 
would like to lay down the following points while 
discussion is going on Railway Budget of 2008-2009. 

1. Stoppage of Kolhapur-Ahmedabad wetfkly train 
at Karad Railway station on Pune-Miraj section 
of Central Railway. 

·Speech was laid on the Table. 
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2. Survey of new line between Karad to Chlplun 

has been sanctioned In Railway budget 2007. 
The survey work may be completed on priority. 

3. 2n912780 Goa Express should have one more 
3A boggie. At present two 2A boggie with only 
one 3A boggie is attached. The train should 
have two 2A boggies and two 3A boggles. 

4. Shelter over loading platform at Karad Railway 
station. 

5. Bangalore-H. Nizamuddin RaJdhanl Express 
should run via Hubll, MIra), Pune once a week. 

6. City Reservation OffIce may be started at Karad, 
Satara and Islampur. 

7. Loading and unloading facilities may be 
developed at Takari Railway Station. 

8. Ahimsa Express should be back extended up to 
Kolhapur. 

9. Railway crossing gate at Bhawanlnagar needs 
to be kept open In view of the Increased traffic. 

10. Adequate water supply needs to be provided at 
Karad Railway Station. 

11. Waiting rooms at Karad Railway station needs 
renovation. 

12. Pune-Ernakulam weekly express may be 
extended up to Thlruvananthapuram. 

rrrsnslstionJ 

MOHO. MUKEEM (Dumariaganj): Hon. Chairman, Sir, 
I would like to thank you for giving me an opportunity to 
speak on the railway budget. I will conclude after saying 
a few things about my constituency because I know the 
time constraint. Through you, I would like to draw the 
attention of the hon. Railway Minister towards my 
constituency. The Gorakhpur-Gonda loop line which was 
sanctioned many years back, has not been converted 
into a broad gauge line because of non-allocation of funds. 
The work over there Is gong on at a very slow pace. I 
would like to urge the hon. Railway Minister to allocate 
funds in the current railway budget so that the conversion 
of Gorakhpur-Gonda loop line which was to be completed 
many years back, can be completed soon. 

DfImIndI frJr GIrnII fKI AtxxIIn {RIIi/wIyI), 2OIJ8.09 
o.n.tdI frJr Stf;p/ItnItDty GIInIs rfWwl,,), 2OONJ8 
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There Is a long pending demand of our constituency. 
Last year also I had raised my voice in the House about 
that problem. Survey of a new railway line between 
Sahjanwa to Balrampur was conducted a long time back. 
I believe that the survey was conducted in the year 1972. 
So far no work has taken place over there. That area of 
our constituency remains untouched by any railway line. 
Therefore, through you, I would like to request the hon. 
Minister that the survey has been completed for laying a 
new railway line from Sahjanwa to Mahdawal, Basi, 
Dumariaganj and Balrampur via Utralla. It should be 
sanctioned in the current budget and the work be started 
on the same. 

Now, I will conclude with this last statement. A large 
number of people of Uttar Pradesh are living in Mumbal 
and Maharashtra and they regularly commute to these 
plaCBS. Only two trains are running via Basti-Gonda for 
Mumbai due to which the people over there have to face 
a lot of difficulties In commuting. I would urge the hon. 
Railway Minister to announce 11 new railway line from 
Gorakhpur to Mumbal via Bastl-Gonda. 

With these worda, while supporting the railway budget. 
I conclude. 

-SHRI CHANDRA MANI TRIPATHI (Rewa): Sir, I was 
listening to the speech of the hon. Minister of Railways 
Shri Lalu Prasadji with rapt attention. On the face of it 
this budget seems to be quite alluring and attractive but 
in reality it is dreadful and far from the reality. Hon. 
Railway Minister has aptly stated that Indian Railways 
has surprised a lot of people by setting new recorda 
daily. Leave the other people, you have surprised even 
your villagers by your magic. You have announced to 
introduce a daily Hazipur-Phulmaria passenger train after 
completion of new railway track. This new railway track 
is likely to be laid in about seven years' time. It would 
have been better if you had announced this train after 
completion of this railway track. 

Ukewlse, you have announced to introduce 53 new 
trains at point No. 106 in your budget speech, out of 
which 9 trains will be introduced after gauge conversion. 
Ukewise it has been announced to extend the route of 
16 trains, out of which 3 trains will be extended after 
gauge-conversion. There is no time bound action plan for 
completion of gauge conversion. It would have been better 
if you had announced to introduce these trains after 
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completion of gauge conversion and your announcement 
would have been meaningful. 

Shri Ashok Bhatnagar, ex-chairman of Railway Board 
has reacted to these hollow announcements and Tughlaqi 
schemes that the present scheme of things in the railway 
budget will work for only a few years. If the things remain 
the same, the railways will be exhausted in a span of 
five to ten years. 

One can't comprehend when Railway Minister Is 
presenting a budget with 25,000 crore rupees as surplus, 
then why he is asking for budgetary support. On the one 
hand Railway Minister is appropriating applause from the 
public for not increasing the fare but on the other hand 
he has applied a new trick for taking money out of the 
passengers' pockets indirectly by Increasing the Tatkal 
reservation quota by fifty percent in all important trains. 
The passengers have been burdened with an additional 
burden of about thousand crores of rupees by way of 
levying 20, 15 and 10 rupees respectively on retum 
joumey reservation ticket. 

The Hon. Railway Minister has misled the countrymen 
by making populist announcements of reducing fare. In 
fact, the fares will be reduced only during two months -
August and September - the lean season. The Minister 
has proposed to reduce the fares for all the cla88ea. But 
this proposal will be implemented after the coach.. of 
new design are introduced. About 45,000 coaches will be 
required for the trains on all routes. But our rail coach 
factories have the capacity to produce 2,600 coaches 
every year. Thus, it will taM 15 to 16 years to produce 
45,000 coaches. This dream can be fulfilled only If the 
countrymen have the patience for 80 long as well as 
hon. Lalu Prasadji remains the Railway Minister for the 
said period. 

A perusal of the speech of hon. Railway Minister on 
railway budget 2007-08 becomes necessary in order 
to know as to what extent he Implements his 
announcements : -

1. The Railway Minister had announced to introduce 
23 new trains in 2007-08, out of which total 18 
trains were introduced. 

2. Eight new Garlb Rathe were aMounced but a 
total of five Garib Raths have been introduced 
till date. 

3. It was proposed to lay 2000 kilometre railway 
line out of which only 800 kilometre railway line 
could be lald. 

4. 300 kilometre railway line has been covered 
under gauge-conversion out of 1800 kilometre 
railway line proposed for gauge-converslon. 

5. h was announced to double 700 kilometre stretch 
but only 150 kilometre long track was doubled. 

6. It was announced to make recruitment for 8000 
vacancies In RPF but that announcement is stili 
pending. 

Madhya Pradesh, especially the Vlndhya region which 
Includes my Parliamentary Constituency Rewa has been 
neglected In the railway budget. It was proposed to get 
a survey conducted for Rewa to Mlrzepur railway line In 
the previous budget and I had thanked the hon. Railway 
Minister personally but no amount hu been allocated for 
the said survey in this budget. I request the Minister to 
provide for the said aurvey In supplementary budget. The 
residents of Vlndhya region are thankful to the Railway 
Minister for Introducing Rewa-Jabalpur Intercity expre .. 
on my request. I request the hon. Minister to get one or 
two AC Chair cars attached to the said train and provide 
for cushioned seats In this train. At the same time I 
would like to request the hon. Railway Minister to 
implement the following works which do not have any 
big financial Implications but wHI be very beneficial for 
the people of Rewa division. 

1. Hon. Minister has given assurances regarding 
change In the time-schedule of Rewa-Delhi 
superfast ex,lre88 many times but that schedule 
has not been changed till now. Please ensure 
that this train reaches Rewa and Delhi at 9 am. 

2. Rewanchal Expreaa running between Rewa and 
Bhopal should be extended upto Hablbganj. 
Earlier this train used to stop at Hablbganj when 
it used to go to Bhopal via Jabalpur four days 
a week. Now this train goes to Bhopal via Sagar. 
It should be extended to Hablbganj and would 
be very convenient for the paaeengers. 

3. A DMU train should be Introduced' Qetween 
Rewa and Allahabad. 

4. Rewa-Chirmiri-Bilaspur passenger should be 
extended upto Durg and an AC-III tier coach 
should be attached to this train. 
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5. Jabalpur-Mumbal Garlb Rath should be extended 
upto Rewa and it should run on three days In 
a week. 

6. Rajkot Express should be extended upto Rewa. 

7. Two minutes' stoppage of Chhipra and 
Mahanagari Express should be provided at 
Dabhaura station in Rewa district. 

hope that the hon. Railway Minister will consider 
my demands and include the said demands In the 
supplementary budget during this budget 8esslon. 

SHRI SUKHDEV SINGH DHINDSA (Sangrur): Mr. 
Chairman, Sir, I am thankful to you for giving me an 
opportunity to speak. My colleague Shri Jai Prakashji was 
saying that the opposition merely critisises, they do not 
praise even the good steps taken. But when the 
Government presents the budget be it General Budget or 
Railway Budget, the opposition parties highlight the 
shortcomings of the budget. I am grateful to the hon. 
Minister who has introduced a train from Anandpur Saheb 
to Nanded. He also belongs to Patna, Bihar. Guru Gobind 
Singh ji was born there. He has done a stupendous 
thing. I am grateful to him and I would like to thank him. 

Punjab contributes 50 percent foodgralns to the 
Central pool and it is industrialized also. Ludhiana has 
the largest industrial area in the State. It produces textiles, 
cycles and its spare parts. 

I think Ludhiana produces maximum goods in India. 
I would like to urge the hon. Minister to extend the two 
rail freight corridors. First one is from Sonanagar to 
Ludhiana. I urge the hon. Minister to extend it upto Attari. 
Amritsar. Recently the han. Prime Minister has said that 
the time to have good relations with Pakistan has come. 
Attari, being closer to the border Is a very Important 
station. If our country commences trade with Pakistan, it 
will be through Attari. Therefore, in view of it, the proposed 
corridor upto Ludhiana may be extended upto Attari. 
Secondly, industrial corridor proposed between Mumbai-
Delhi should be extended upto Ludhlana. It is urgently 
needed, especially in view of our dally difficulties. Thirdly 
there has been a demand for linking Chandlgarh to 
Ludhiana, for long. I think people have been demanding 
the said link since our independence. Its one stretch is 
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upto Murlnda and survey has already been completed for 
Murinda-Ludhiana stretch. We have been demanding a 
link between Murlnda-Ludhiana. But the budget Is silent 
about It. I think there Is an urgent need of said link as 
In absence of it people are facing lot of problems. 

Mr. Chairman, Sir, I would like to make a point about 
Shatabdi Express. The han. Minister as well as the 
department had said that next year they would bring down 
the travelling distance to Chandigarh to two and a half 
hours in place of present three hours. In this regard, I 
would like to bring it to the attention of the han. Minister 
that the said train never reached Chandigarh from Delhi 
in less than three and a half hours as It halts at some 
stations for more time. I do not know why it is so. 

17.52 hr •. 

[SHRI ARJUN SETHI In the Challj 

Just now some of my colleagues made a mention of 
low quality meals being served in trains. I request the 
hon. Minister to change departure time of Shatabdi 
Express from Chandigarh. At present, the said train 
departs at 6.20 O'clock. if its time is changed to 5.15 
O'clock, people won't need meals and it will be convenient 
for them. The departure time of morning train from there 
is alright, but it would be better If departure of evening 
train is advanced by an hour. This train faces heavy 
rush. Though 3-4 additional bogies have been attached, 
yet the rush still remains. Amritsar bound Shatabdi, used 
to stop at Sirhind earlier, as it is an important station. 
Now It does not stop there. I would urge the han. Minister 
to provide stoppage of the said train at Sirhlnd. 

Mr. Chairman, Sir, not taking much time, I would like 
to make two-three points about my parliamentary 
constituency, Sangrur, a district headquarters also. I wrote 
a letter also to the hon. Minister requesting him for a 
train between Bhatinda-Deihl, via Dhuri, Jakhal. Secondly, 
being a district headquarters, I urge for a direct train 
between Sangrur-Delhi via Jakhal. If the said train plies 
via Sangrur, Sunam, Lohardaga, Hissar, the people of 
these areas will be grateful to you. Some trains, like 
1527, 1528 run o~ trial basis between Bhatinda-Dhuri. If 
these trains are made regular, I would be highly thankful 
to the hon. Minister. If Sachkhand Express, running 
between Jakhal-Rohtak via Dhuri is diverted on this route 



for three daya a week people will be thankful. If Aka! 
Takhat Expreas, which goes to Sealelah, il made to run 
once a week via Dhuri, Rohtak, it will be greatly 
convenient for the people. At the end, I would say that 
trains like Jakhal.Jammu Tawl, Jalpur-Amrltsar and even 
Dhauladhar Expreu do not stop at Sunam and Sangrur 
putting the people of this area to grave Inconvenience. 
There is a need to provide stoppage of these trains at 
both these places. I have written to the hon. Minister 
requesting for extension of 1 LJ, 3LJ, 5LJ and 7LJ from 
Hissar upto Amritsar. I will be grateful if my demand is 
fulfilled. With these words I conclude my speech. 

[English! 

SHRI G. KARUNAKARA REDDY (Bellary): Mr. 
Chairman, Sir, I seek your permission to speak from this 
seat. 

MR. CHAIRMAN: Okay. Shri G. Karunakara Reddy, 
I just take a minute. Please sit down. 

18.00 hr •• 

It is now Six of the Clock. I have a long list of hon. 
Members here. If the hon. Members agree, I can extend 
the time of the debate beyond Six of the Clock. Shall I 
extend the time by another one hour or till the debate is 
over? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Let it be up to Eight 
of the Clock in the evening. 

MR. CHAIRMAN: All right, the time is extended till 
the debate is over. Is it all right? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: All right. Shri Karunakara Reddy. 
you can continue your speech. 

... (Inlsrruplions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, have you 
luepended the 'Zero Hour' today? ... (lnItIm.ptioM) II there 
'Zero Hour' today? 

MR. CHAIRMAN: No. Another 80 hon. Members are 
stili In the List to apeak. 

SHRI BRAJA KISHORE TRIPATHY: We want to know 
from the Chair about it. 

MR. CHAIRMAN: Shri Karunakara Reddy, you 
continue your speech. More than 80 hon. Members are 
there to speak. 

·SHRI G. KARUNAKARA REDDY (Bellary): I would 
like to draw the kind attention of the Union Government 
and the Hon'ble Railway Minister that Railways are getting 
more than Rs. 1.500 crores Income every year from 
Sellary. Bellary District has a glorious past and presently 
developing in the spheres like major Steel Plants, Power 
Generating Units, Oxygen Plants, Sponge Iron and Allied 
Manufacturing Units, etc. and also my Bellary District Is 
having a World Heritage Centre HAMPI. Thousands of 
foreign tourists and tourists acro .. our country visit .this 
place. As a result, thousands of people belonging to these 
areas and abroad are in need of enormous and extensive 
Railway transport facilities. During the last four years, I 
am repeatedly requesting the Minister to provide/meet 
the following most important demands:-

First and foremost thing to be done, according to 
me and needs, a medical team (doctors, nurses along 
with emergency medicines) should be present/polted in 
each and every long distance trains as the pusengers 
are facing huge problems on emergency situations. 

Kottur-Harlhara Railway line forms an Important link 
between two coasts, East and West. The line, on 
completion, would enable movement of iron ore to all the 
three Ports, Mangalore, Chennai and Vimg Ports and on 
return journey, goods train can carry fertilizers, coal, 
cement and other products. The foundation stone was 
laid nearty 10 years back and work is gOinQ in a very 
slow pace. The line which is economically viabfe should 
be given more emphasis . 

"English translation of the speech originally delivered In Kannada. 
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I would like to emphasis that the Hon'bla Minister, 
during the visit of delegation from Karnataka on 7th 
November 2006, has agreed that this project can be 
converted into 50:50 sharing basis between the Centre 
and the State Government instead of 213rd by State and 
113rd by Centre, as the Karnataka is facing shortage of 
funds. The total cost of the project is Rs. 270 crores and 
the Central Government has allocated a total sum of 
Rs. 67.40 crores, including Rs. 30 crores allocated during 
the current year's Budget, and the State Government, on 
its part, has allocated a sum of Rs. 70 crores. If the 
Central Government allocates Rs. 70 crores more, the 
Centre's assurance would be fulfilled on 50:50 sharing 
basis and the work on this most important railway line 
can be taken up on war-footing basis. I urge upon the 
Railway Minister to consider my request and allot the 
funds of Rs. 70 crores more (apart from Rs. 30 crores 
already allocated in the current Budget) for this project. 

·Sir, recently, the passengers of Bellary Railway 
Station is facing a peculiar problem that whenever a 
goods train as well as passenger train are coming at a 
time to the Station, the authorities are giving preference 
to the goods train and taking the goods train at the 
platform where passenger train has to come and because 
of this, the passenger train is arriving at the next line 
which is causing great difficulties to the passengers, 
especially to the elder persons, students and sick people 
to switch over the next platform. This practice should be 
avoided and the authorities should give preference to the 
passenger trains. I request the Railway Minister to look 
into the matter urgently. 

Bellary City is thickly populated place having a 
population of nearly 5 lakhs. One railway line (lC: 110) 
near Sudha Cross in Hospet is crossing at the National 
Highway No. 63 between Ankola-Gooty Section. Due to 
heavy mining activities, number of goods trains carnes 
iron ore to different parts of country causes frequent 
closure of the railway gates not less than 30 to 40 times. 
Due to this, vehicular traffic is frequently jammed. Most 
of the time, school buses are also caught jammed and 
students are also greatly suffered as 90"10 of the schools 

·Engllsh translation of this part of the speech originally laid on 
the table In Kannada. 
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are located at this area. This requires immediate Road 
Over Bridge. 

National Highway No. 13 of Sholapur-Mangalore 
Section crosses one railway line lC: 13 (13-14) near the 
Kanevi Veerabhadra Temple at Km. 298. Due to heavy 
mining activities, number of goods trains carries iron ore 
involving closure of railway gate very frequently as more 
than 30 times. Because of this frequent closure, thousands 
of vehicles are getting struck and hours together traffic 
jams occLfrring which is giving greater trouble to the 
people. There is an urgent need to construct a Road 
Under Bridge at this place for the free and smooth flow 
of vehicular traffic. 

Sir, the Hon'ble Railway Minister, in his Budget 
Speech, has made a point of construction of RUBs and 
ROBs on 100% funding by the Central Government. He 
has also mentioned that the Railways would explore the 
possibility of construction of ROBs through BOT under 
PPP and viability gap funding would also be provided, if 
necessary. 

The above two proposals, i.e. (i) construction of Road 
Over Bridge (ROB) at railway line (lC: 110) near Sudha 
Cross in Hospet at the National Highway No. 63 between 
Ankola-Gooty Section; and (iI) Road Under Bridge (RUB) 
in National Highway No. 13 of Sholapur-Mangalore Section 
crosses one railway line lC : 13(13-14) near the Kanavi 
Veerabhadra Temple at Km. 298, be taken up on 100% 
funding by the Central Government as the State 
Government is having limited resources. 

Sir, I would like to mention the important problems 
being faced by the people of my Constituency, Beillary. 
Sir, the people of Bellary and nearby areas have to wait 
for long time to book the tickets as the Reservation 
Counters in Bellary Station Is very meager in numbers. 

The number of Reservation Counters should be 
increased. Hence, I urge upon the Railway Minister to 
consider this matter and increase the Reservation Counter 
at Bellary Railway Station by 2 to 3 nos. which will reduce 
the precious time of the people. 

Sir, the people of Bellary are faCing great hardships 
to reach Mysore and Gulbarga as there is no proper rail 



connectivity to Mysore or Gulbarga from Bellary. At 
present, there is a train running between Mysore and 
Gulbarga. The people of Bellary are demanding that this 
train should run via Bellary so that It can solve their 
problems to a great extent. I urge upon the Minister to 
issue necessary instructions to the authorities concerned 
to change the route of this train and may run via Bellary 
in future. 

The Hampi Express which is running between Hubli 
and Bangalore is having only one General Compartment 
and very less number of Sleeper Class Coaches. The 
common people those who are travelling in General 
Compartment and Sleeper Class are facing lot of 
difficulties due to shortage of coaches. I request you to 
include two more General Compartments, five more 
Sleeper Coaches and two more 3 Tier A.C. coaches in 
this train for the benefit of common people. 

Restoration of Guntakal-Gadag Passenger Train. This 
train was running between Guntakal and Gadag before 
gauge conversion. 

But even after the completion of gauge conversion, 
this train has not yet been restored till now. 

Amaravathi Express used to depart from Bellary at 
7.25 A.M. daily which suits many commuters who are 
more than 300 travelling H08pet from Sellary which is 
very convenient. But now, this Is changed to 5.20 AM 
which is very inconvenient and there Is an urgent need 
to change the timings of the train as per previous 
schedule. I am demanding for this since long time and 
nothing has been done so far. 

There is an immediate need for introduction of 
another direct train from Chennal to Mumbai and vict9 
IISfSII via Seliary and Hospet as this ia the Iong-cheriahed 
dream of the people of this region. 

Arranging for departure of Hampi Express (Train No. 
6591/6592) from Bellary at 6.45 AM instead of 6.00 AM 
by making up loose time. 

Advancing of departure of Bangalore-Hospet 
Passenger (Train No. 583/584) from Beliary to Hoapet at 
8.00 AM instead of 10.45 AM by making up loose time. 

I urge the Minister that more facilities to be provided 
at Hubli which will be benefiting its status as Zonal 
Headquarters. 

I would also like to draw the kind attention of the 
Railway Minister to the fact that there are no day-time 
trains between Guntakal and Hubli causing lot of hardships 
to the passenger, public and employees of the region. 
Prior to gauge conversion, there were several trains 
passing through Bellary during the day and I request 
through you Sir, to kindiy re-introduce all the trains 
prevailing prior to gauge-conversion. 

Bellary and Koppal belongs to Gulbarga revenue 
division and people of these districts have to visit 
Gulbarga very frequently. But as It is, there Is no direct 
train facility to Gulbarga. Therefore, I strongly urge to 
introduce a direct train from Koppal through Sellary to 
Gulbarga via Guntakal. 

It is the demand of our people that the Inter-city 
train between Bangalore-Hubli Is connected in Chlkkajajur 
from Bellary so that the benefit of the Inter-city train is 
extended to the people of Beliary and Koppal. 

Sir, the Train No. 311 Bellary-Miraj and 312 Miraj-
Bellary may kindly be extended to Guntakal which will 
have a larger benefit for the people who seek a 
connection for various trains at Guntakal. This is also a 
long pending demand of this region. 

I would suggest the following few options to mitigate 
the inconvenience of train traveliers:-

(i) Arranging for departure of Hampi Express (Train 
No. 6591/6592) from Bellary at 6.45 AM instead 
of 6.00 AM by making up loose time; 

(ii) Advancing of departure of Bangalore-Hospet 
Passenger (Train No. 583/584) from Bellary to 
Hospet at 8.00 AM instead of 10.45 AM by 
making up 1008e time; 

(iii) Extending Bangalore-Hospet Passenger (Train 
No. 583/584) upto Gadag and arranging for 
departure from Gadag at 3.00 P.M. didly; 

(iv) Restoration of Guntakal-Gadag Passenger Train. 
This train was running between Guntakal and 
Gadag before gauge conversion. But even after 
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the completion of gauge conversion, thil train 
has not yet been restored till now; and 

(v) Arrange to make stoppage of Train No. 2847/ 
2848 at Koppal Railway Station being a District 
Headquarters. 

MR. CHAIRMAN: Please conclude. Next, Chaudhary 
Lal Singh to speak. 

... (InltJnupHons) 

SHRI G. KARUNAKARA REDDY:' I urge upon the 
Railway Minister to introduce a push-pull train between 
Guntakal and Kottur and Guntakal to Gadag as this will 
immensely help the common people, especially office 
goers and students, of these areas. 

Because of industrial development, every day, 
thousands of employees and the people connected with 
business of these industries aie travelling from various 
places. To commute the employees from Bellary, Haspet 
and Koppa!, these industries are running number of buses 
suiting to their shift timings. In view of this, I request the 
Minister to introduce the Push-Pull Shuttle train between 
Bellary and Koppal suiting to the working hours of the 
above industries. This will be of great help and assistance 
to the employees and public of this part of Kamataka.· 

SHRi D.V. SADANAND GOWDA (Mangalore): Sir, let 
me take just a minute. Shri Lalu Prasad Yadav, on the 
other day, told that he had much love towards Kamataka; 
he made Shri H.D. Devegowda from Kamataka the Prime 
Minister of India. Let him have the same love towards 
Kamataka as far as the Railway Budget is concemed. 
... (InltJrruplions) 

MR. CHAIRMAN: Please sit down. No. Nothing will 
go on record. 

. . . (InltJrrup/ions) # 

MR. CHAIRMAN: Shri Karunakara Reddy, please 
conclude now. I have already called the name of 
Chaudhary Lal Singh. 

• . .. 'Engllsh translation of this part of the speech originally laid 
on the Table In Kannada. 
"Not recorded. 

SHRI G. KARUNAKARA REDDY:" I also requ_ the 
Railway Minister to take up the work of modemlzation of 
Hospet and Sellary Railway Stations upto Intematlonal 
Standards 88 these are the most Important Railway 
Stations In the State and lot of Intemational tourlata are 
visiting these pISC88. 

Hospet in Bellary District is an important city with 
World Heritage Centre-Hampi, the intemational tourist 
destination nearby. Huge numbers of foreign tourists are 
visiting this intemational tourist spot, Hampi. Apart from 
thousands of tourists thronging the city, a large number 
of office-goers travel between these two cities dally. 
Therefore, there is an urgent need to ply a push-pull 
train between the two cities not only for the benefit of 
office-goers but also to those wanting to visit Hampi. 
Hampi, being the intemational tourist spot, located in 
Bellary District, is also a World Heritage Centre. Lots of 
foreign tourists and Indian tourists are visiting this place. 
There is an urgent need to run a Palace On Wheels 
train in this important tourist spot. 

The above proposals are some of the most important 
demands of the people of Bellary. I urge upon the Union 
Govemment and the Hon'ble Railway Minister to take 
immediate action and fulfil the above all genuine demands 
of the people.' 

'SHRI NIHAL CHAND CHAUHAN (Srlganganagar): 
Sir, the railway budget presented on 26 February reflects 
completely partisan and narrow approach. While presenting 
the budget the hon. Minister of Railways might have 
thought that it would benefit the UPA in the Elections. 
But in my view Railway Budget 2008-09 will derail the 
UPA train even before the elections. People feel that the 
concessions provided by Laluji are misleading. For 
example out of the passengers travelling in 3600 bogies, 
concession will be applicable to the passengers of 200 
bogies only and in some cases moet of the passengers 
have been deprived of it on the pretext of either distance 
or class of joumey, as has been reflected In the budget. 

The Railway Minister has done partiality with BJP 
ruled States. The budget has sent a signal that the 
Ministry has Silently paved the way for privatization. The 

'Speech was laid on the Table. 



budget has been prepared keeping the upper and middle-
claaa in mind. The budget has done no good for people' 
traveHing in local trains. Further, for setting the election 
arithmetic right, the Minister forgot certain things which 
needed to be given priority. Train accidents have become 
a common affair. Not only during his regime but accidents 
have been occurring during previous regimes also. Major 
accidents are a separate issue as there is a need to 
take measures at large scale to check them. Here I want 
to mention about minor accidents which take place when 
passengers fall from trains while boarding or alighting 
from a overcrowded train. 

In case of those people who die on the spot the 
Government Railway Police conducts the Inquiry and 
hands over the dead body to the relatives after completing 
other formalities. But there is no facility for rushing those 
accident victims to the hospitals at small and medium 
railway stations who get Injured on railway lines or 
platforms. 

The Hon. Railway Minister, Sir, if the railways la 
eaming that much of revenue then it must provide some 
funds for making arrangements for stretchers, first aid 
boxes and ambulances at the railway stations. This will 
cost only a total of Rs. 100 crores. There should be 
direct contact with the nearest district hospitals where it 
is not possible. 

If the railways is unable to make such arrangements 
at present then cooperation should be sought from the 
self-help groups and they must be provided grants for 
this. Along with 'Athiti Devo Bhava', it should also have 
'Seva Bhav'. If no provision has been made for this in 
the budget, it may be Included In the budget like other 
exigency expenditures. 

Hon. Sir, Railway Minister has discriminated against 
Rajasthan and overlooked a number of railway demands 
related to my Lok Sabha constituency. While preparing 
the railway budget more attention should have been paid 
towards laying new railway tracks or changing the old 
tracks, signalling and telecommunication system etc. At 
present safety is the weakest aspect of the railways and 
these basic things should be paid attention. With regard 
to the Railway budget I would like to say that we oppose 
this budget which has been prepared keeping elections 
in view. 

Previous Present 

AC III tier 64 72 = 8 
Old Sleeper Class 72 85 = 13 

AC Chair Car 72 81 = 9 

In the year 2001 NDA had allocated an amount of 
RI. 17000 crore for the safety fund. 

Overloading has also been allowed in goods trains. 

Sixth Pay Commission will have an additional burden 
of Rs. 9000 crores on the Railways. A provision of Rs. 
5000 crore has been made In the railway budget, 
wherefrom the remaining Rs. 4000 crores will be 
mobilized? Sriganganagar, Hanumangarh, Surtgarh are far 
flung ar~as of Rajasthan and are along the international 
border. There is also frequent movement of army people 
there and for this purpose the following trains could have 
been extended. 

- Train No. 470814707 between Bandra to Bikaner, 
haults at Bikaner for 17 hours 45 minutes. This 
can be extended upto Hanumangarh. 

- Train No. 4559/4660 Shiv Ganga Varanasi -
New Deihl, halts at Delhi for 12 hours and 30 
minutes. This can alao be extended up 
Sriganganagar. 

Lal Ouila Express can also be extended upto 
Sriganganagar. 

Provision for lakhs of rupees is made every year for 
the repair and white washing of staff quarters. But since 
last many years the aforesaid work in staff quarters is 
not being carried out on regular basis. The employees 
are being punished in the name of registering fake 
complaints when they complain regarding the irregularity 
of the work. 

Catering contracts in railways can only be taken up 
by a contractor with an annual sale of Rs. 3 crore. This 
is a dream for the common man. 

The rent of tea-stalls at the railway stations in different 
cities used to be from Rs. 70 to Rs. 150 dally which has 
now been increased to Rs. 300 to Rs. 1500. Due to this 
the passengers are unable to get good quality eatables 
and the workers employed at these tea stalls are also 
being exploited. This is the result of the previous budget. 
What would be the outcome of this current budget. 

, 
Porters of metropolitan citi.. were iHued libens. 

by charging nearly Rs. 5,00,000 In black. Now these 
licences will be taken back for free once the recruitments 
for Gangman are made and then again money will be 
charged for these licences Illegally. 



1031 

[Shri Nlhal Chand Chauhan] 

1. Safety surcharge in Mail Express trains. 

Rs. Per Rs. Per 
passenger passenger 
Upto 1 to above 
500 kms 500 luns. 

(1 ) Second Class 2 2 
(2) Sleeper Class 10 20 

(3) Air-condition Chair Car 20 40 
(4) Air -condition III Tier 30 60 

(5) 1st Class 20 40 

(6) AC \I Tier 40 80 
(7) AC 1st Class 50 100 

2. The contract system is being promoted in 
Railways each year and the number of railway employees 
is being reduced. Certain rules should be framed for the 
workers employed with the contractors 80 that they are 
not exploited. 

3. The Cleaners, Coach AHendants and other 
workers are merely paid Rs. 2000 to Rs. 3000 per month 
by the contractors whereas they themselves charge full 
wages from the Government. Contractors and higher 
officials together gulp down the hard earnings of the 
labourers. Regulations need to be laid down in this regard 
immediately. 

Last year, after the Railway Budget 2006-07, the fares 
were increased in a hidden manner as follows: Last year 

(1 ) Second Class 

(2) Sleeper 

(3) First Class 

(4) Second Class (Monthly Season 
Ticket) 

(5) Firat Class (MST) 

(6) Second Class (OST) 

(7) First Class (OST) 
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217 Mall Express trains were declared superfast trains 
after the Railway Budget. Neither the stoppages were 
decreased nor their speed was increased while the apeec:I 
of a superfast trains Is 100 kmlhr. Superfast charge of 
Rs. 101- was collected from each passenger in these 
trains. Thus, the Railways earned a profit worth crores of 
rupees with the help of this trick. An extra amount of Rs. 
150 for AC Chair Car, Rs. 300 for AC II Tier and First 
AC was charged from every passenger on reservations 
availed under the 'Tatkal quota.' Moreover, these charges 
are not refundable. A passenger booking e-tlcket through 
internet can cancel the ticket and take his refund through 
internet before the departure of the train in case he is 
unable to travel. But, this e-ticket is not refundable after 
the train has left. Most passengers are not aware 01 this 
and thus this money goes to the Railways. 

1. A passenger booking e-ticket has to give number 
of lOme Identity Card. If he fails to carry this Identity 
Card then he is considered as travelling without ticket 
and Is charged with penalty even though he may be 
carrying some other proof of Identity. 

2. If a passenger books a return ticket from the 
originating station then extra Rs. 10 is charged on the 
return ticket. This has also increased the earnings of the 
Railways. 

3. Railway platform ticket cost Rs. 1 prior to the 
last budget. It has been increased to Rs. 3 after the 
budget. 

4. <a) Safety surcharge in ordinary trains <New Charge 
has been levied) 

Rs.lpassenger for Rs.lpasesnger for 
1-500 kmB. above 500 km8. 

1 

10 10 

20 40 

10 

20 

30 

60 
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Class Total Fair per Total Fair per 
Old Coach Rs. New Coach As. 

AC-I 23526.00 27891.00 

AC-II 34868.00 35656.00 

AC-III 34816.00 44064.00 

AC Chair 30170.00 43962.00 

Second Sleeper 13968.00 16968.00 

Sriganganagar comes under NWR Railway of Bikaner 
DiviSion under Jaipur Zone. AC escorting staff, who 
maintain the AC coaches, do not have the facility of 
retiring room anywhere. This facility should be provided 
to them. AC escorting staff of Sriganganagar Is wol1ting 
for about 150 hours In addition to their duty hours in a 
month for several years but they are not being paid the 
overtime allowance. I had brought this to the notice of 
the General Manager, Jaipur in the end of the year 2006 
and had also written to the Division Railway Manager, 
Blkaner. GM, Jaipur had issued orders to the DRM, 
Blkaner after which the DRM, Bikaner had Implemented 
the duty roster and over time allowance of AC staff, 
Sriganganagar with Immediate effect and had also sent 
me a copy of that order. But, overtime allowance has not 
been paid to the AC staff, Sriganganagar so far. 

On 30.1.08, the GM, Jalpur visited Hanumangarh. 
During this visit I brought to th" notice of the GM in his 
meeting in Hanumangarh that AC staff, Sriganganagar 
has not been paid the overtime allowance. But, no action 
has so far been taken in the case. 

·SHRI ASHOK PRADHAN (Khu~a): Sir, in this railway 
Budget, the hon. Minister has tried to create an illusion 
by announcing a large number of schemes thereby 
deluding the people. The hon. Minister of Railways has 
tried to project the Railways as a profit making 
organisation but from where this profit will come. Perhaps 
no one in the Ministry of Railways would be able to 
reply it. Sir, through you, I would like to tell the House 
that this time also, the hon. Minister has given a bouquet 

·Speech was laid on !he Table. 

Total II'ICI1tIHCI Total Seats Total Seats Extra Percentage 
Fare per in Old In New Seats of the Fare 

Coach As. Coaches Coaches decreued 

4365.00 18 22 04 3% and 6% 

788.00 46 46 02 2% and 4% 

9248.00 64 81 35 

13792.00 70 102 32 

2328.00 72 84 12 4% 

of schemes but like the previous budget these schemes 
will take a long time to realize. 

I would like to cite the example of my Parliamentary 
Constituency Khu~a for which a proposal was included 
In the previous budget for laying of railway line upto 
several kms. However, no construction wol1t hu been 
60tarted there till now. It seems that the hon. Minister has 
some resentment against Western Uttar Pradesh due to 
which not a single announcement hu been made In thia 
budget for this region. For the put many years, I have 
been drawing the attention of hon. Railway Minister and 
his 8880clate ministers towards It but my area has been 
neglected since his first railway budget till the recent 
one. 

Khurja Is an Important railway junction which Is being 
used by approx. two lakh passengers daily but 
modernization of this station has never been considered. 
Besides, North-East Express has not been provided a 
halt at Khurja station causing inconvenience to the 
defence personnel. In fact most of the soldiers belong to 
this region. Therefore, I would like that a provision should 
be made to provide halt to all North-East bound rna/I 
and Express trains at Khurja Station. The extent of 
negligence towards Khu~a is evident from the fact that It 
has no mention in the time table I. e. 'ralns at a glance" 
issued by the Ministry of Railways. 

Besides all the railway stations in my parll,rnentary 
constituency are In a bad shape. Attention hu" never 
been paid for the development of these stations. These 
stations are-Dadri where a container depot is also 
situated, is in a dilapidated condition besides Chola, 
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Dankaur and Fatehpur, Makrandpur (halt) where even the 
major train. do not have any halt. Dadrl flyover wu 
approved long back but no progre.. hal been made In 
this regard which Is causing Inconvenience to the 
exporters of Nolda commercial area In moving to and 
few from container depot. There Is a need to construct 
a fly-over at Dankaur and Chola railway stations also. 

Sir, since long I have been demanding to connect 
Delhl-Kanpur railway line to the oldest district 
MBulandshahar" but the hon. Minister hu never paid 
attention to It. Connecting this line will provide a relief to 
the people of this area. Bulanclshahar, the main district 
of my parliamentary constituency 18 the major supplier of 
milk In the country. Besides, the Pottary Industry In Khu~a 
Is the largest in Asia and is famous World-wide. Therefore, 
paying more attention to this region will ultimately benefit 
the Railways and Government of India. 

I would be thankful to the hon. Minister if he fulfils 
the above mentioned demands. 

·SHRI SRICHAND KRIPLANI (Chlttorgarh): At the 
outset, through you, I would like to thank the hon. Minister 
of Railways who has decided to introduce new trains for 
Udaipur-Indore and Delhi and also ordered to carry ou1 
survey of Badi Sadri - Mavli railway line on our request. 
Besides, I would also like to submit that Chittorgarh 
Parliamentary constituency has been facing difficulties in 
respect of Railways since independence. This region has 
a number of problems and I would like to draw your 
attention towards them. 

Gauge conversion at Chittorgarh railway platform nos. 
I, II and III was completed in October, 2006 bu1 these 
have not been put to use till now. By when these are 
likely to be started? 

RRI Tower (Route Relay Interlocking System Tower) 
is ready for the last three-four years bu1 NRW and WR 
Zone have failed to form a consensus over it. Lack of 
coordination between them is causing delay in completing 
both these works. 

Ten broad gauge lines have been laid at Chittorgarh 
station bu1 as per a recent order three of them would be 
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uprooted. Though even t,-se ten are going to be 
Insufficient In fu1ure keeping In view the Increaed traffic 
In this are.. Lack of coordination between GMNRW and 
GMWR, unnece .. ary Intervention of GMNRW In the area 
of Chlttorgarh W. R. and making a wrong policy Is causing 
delay In the work. As Chittorgarh comes under WR and 
the work on Platform and Yard has been completed, 
orders may be ISlued to start the train .. rvlce from there. 

Survey of Neemach-Badl Sadri railway line hae been 
completed. Therefore, please start the construction work 
on It to provide relief to the people. 

A fresh announcement should be made to run the 
Udaipur-Indore Express train regularly and a stoppage 
be provided to It at Nlmbahera. Similarly, Udaipur to Deihl 
Chetak Express should also run daily and it's frequency 
be increased. 

Not a single local train has been Introduced from 
AJmer to Ratlam and Udaipur to Ratlam till now. A local 
train should be introduced for the public. The proposed 
goods corridor should be constructed on the nearest 
railway line from Delhi to Mumbai via Jaipur, Ajmer, 
Chittorgarh, Nimbahera, Chhotl Sadri, Pratapgarh, 
Banswada, Dahod and Balsad constructing a new railway 
line between Nlmbahera and Balsad. 

Broad gauge line should be laid upto Mawall by 
linking the rail rou1e from Badi Sadri to Nlmach. 

A passenger train should be started between 
Chittorgarh and Indore with a departure time of 6.30 AM 
from Chittorgarh to make it a connecting train for lake 
city and Mewar Express. 

All passenger trains should be given stoppages at 
Fatehnagar, Mawali, Bhopalsagar, Nimbaheda, Kapasan, 
Gangrar, Bassi, Chanderiya and Parsoli stations. 

A superfast passenger train should be run from 
Udaipur to Jabalpur via Chittorgarh. Train No. 297 Kota-
Bhind passenger train should be extended upto 
Chittorgarh. Train No. 9019A should be run from Udaipur 
to Dehradun via Haridwar so that people from Mewarl 
Haroti Zone get direct train for Haridwar. 



In view of the heavy traffic at Kumbhanagar railway 
croiling In Chlttorgarh an overbrldge Ihould be 
conltructed there at the earllelt. PreHntly, there II an 
underbrldge h.re which II being converted Into a two-
way brldge.. Howev.r, thll bridge do.. not have the 
capacity to handl. the traffic flow of the city due to which 
jaml occur at .very half hour Interval. Conltructlon of 
container depot at Khemll Ihould be ltarted at the _rllMt. 

There is only one booking window in the 
computerized reaervation office in Chittorgarh and only 
one employee hu been deputed for other workl such 
.. charting, enquiry, VIP mov.ment, attending official and 
other phone calle and other 8upervlsory workl which affect 
efficiency and cre.te problema for pauengers. Senior 
citizens, media persons, handicapped persons, VIPI etc. 
al80 have to go to the said window. Hence, staff .hould 
be deployed to deal with the work of supervialon, charting, 
inquiry etc. In Chittorgarh Reservation Oftice. Window 
number 1 which remains closed at present should al.o 
be made functional by deploying a person to man the 
said window. When said arrangement. are made would It 
be possible to raise the number of footfalls at Chittorgarh 
Reservation Office. 

Trains No. 2996/2995 should be given a halt at 
Nimbaheda because it is a large industrial area and many 
cement plants are being constructed here. A popular 
pilgrimage, Sawariyaji, which is visited by lakhs of 
believers Is also situated here. Hence, all trains need to 
be halted here. 

Gauge conversion at Chittorgarh has not been 
completed so far because of which trains have been 
running late. Hence platforms one, two and three at 
Chittorgarh station should be made operational at the 
earliest. All the platforms at Chittorgarh station should be 
covered fully with tin-sheds and all facilities of a model 
station be made available there. A local train from Udaipur 
to Ratlamllndore should be started to make the journey 
to Jyotirling Mahakaal and Omkareehwar easy for the 
passengers. 

DMU rakes which were run on metre gauge earlier 
should be run between Chittorgarh and Amjer and 
Chittorgarh and Ratlam on broad gauge as well. 

Train No. 2991/2992 should have halt at Kapasan 
station and reservation system at the station should be 
computerized. 

A local train should b. run between Udaipur and 
Ajmer. A train Ihould be run between Udaipur and Jalpur 
via Bhllwara-Ajmer to coincide with the timlnge of Chetek 
Exprel. and M •• naklhl Expr.... Lev.1 of Kapuan 
railway ltatlon platform Ihould be rall.d. 

Train No. 299812995 Ajm.r-Udalpur-Mumbal-Bandra 
sup.rfut should be run regularly. Th. .....rvatlon quota 
of thla train at Chlttorgarh Itatlon Ihould be adjuated 10 
al to fulfil the requirement of .ntire M.war r.gion. 
RMlrvatlon quota of thl. train hu been fixed from Ajmer/ 
Udaipur Itatlon under the computerized re •• rvatlon 
system. Hence, 80 percent of the reservation quota Is 
utilized by the people belonging to AJmerlUdalpur and 
people from Chlttorgarh/Nimach are not able to get 
confirmed reservation. Waltllst goes upto 100 for second 
CI888, 26 for III AC and 10 for II AC. This forees the 
people to make use of other means of transportation due 
to which railways have to bear loss of revenue. Simll.rly, 
reaervatlon quota for train No. 2316 (Udalpur-Sealdah-
Ananya Expr888) should al80 be provided from Chlttorgarh 
station. 

VIP quota (emergency) for all classes of co.ches in 
train number 2996 (Ajmer/Udalpur-Bandra Terminus 
Mumbai), 9654 (Ajmer-Ratlam Express), 9656 (Ajmer-
Ratlam Express) and 2316 (Udaipur-Sealdah An.ny. 
Expreaa) should be made available at Chittorgarh station 
so that ..... rv.tlon may be made easily available for VIPs 
and VVIPs of the ar.a. 

Chittorgarh CTI staff under the Ratlam Division have 
not been given charge of any train after compl.tion of 
gauge conversion. The trains are being attended to by 
staff posted at Ajmer, Udaipur, Kota and Ratlam. This is 
not only unfair to the Chittorgarh-Nlmach ticket checking 
staff but is also causing revenue loss for the railways. 
Hence, charge of all trains running from AJmer to R.tlam 
and Vododara and from Udaipur to Kota should be 
entrusted to Chittorgarh checking staff. 

Since Chittorgarh Is touched by almost all trains 
passing through Ratlam, Ajmer, Udaipur, Kota, Jaipur, 
Indore etc., a diesel shed Is needed there. The entire 
staff employed at the metre gauge tracks In Chlttorgam 

• is sitting Idle. Hence, a diesel shed should be set up 'at 
the broad gauge station and the staff should be absorbed 
there. 'A' category ART/ARME (with crane) shoufd be 
made availabl. at Chittorgam station so that it is instantly 
available if any accident occurs. 
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Running staff (Driver-Guard) at Chlttorgarh station 
should be given charge of trains running between Ajmer 
and Ratlam and between Ch~orgarh and Kota as per 
the earlier practice. Ajmer-Udaipur-Bandra Train No. 29961 
2995 should be named 'Shaurya Nagri Chlttorgarh 
Superfast". 

A passenger entrance should be constructed at the 
eastem side of Chlttorgarh station to provide direct access 
to Maharana Pratap Setu Marg to facilitate movement 
from the old city. 

Two DMU rakes should be run between Chlttorgarh 
and Ratlam twice a day so as to provide cheaper and 
faster transportation to the poor people of this area. Two 
DMU rakes should be made available between Chlttorgarh 
and Kota twice a day so as to provide cheaper and 
faster transportation of goods to the public of this area. 

The electrification and doubling of Kota-Chlttorgarh 
section should be carried out so that the trains could ply 
at maximum speed. A sum of Rs. 726 crores has been 
allocated In the present budget for a new route Ramganj 
Mandi - Bhopal which should be completed expeditiously. 
But only 30 crore rupees have been sanctioned in this 
budget which would be a drop in the ocean. 

Dharnevan level crossing should be opened and a 
guard should be provided thare or an overbridge at that 
point should be constructed so as to ensure smooth traffic. 
A railway over bridge should be constructed on Ramganj 
Mandi - Khalrabad road for which the State Govemment 
has given its consent and sanctioned its share of amount. 
An over bridge should be constructed at Modak railway 
line. 

Besides upgradation of Dhakania railway station an 
enquiry office should be set up and tin-shed should be 
constructed there. A computerized reservation counter 
should be set up at Rawatbhata. The culvert below tha 
Rangpur overbridge should be opened. Jaipur -
Shyamgarh (193) train should be extended upto Ratlam. 

The stoppage of Udaipur-Maisoor and Jammu-Tavi 
trains should be provided at Ramganj Mandi. The height 
of platform at Ramganj should be raised. A tin-shed should 
be provided at platform No. 2 at Ramganj Mandl. A night 
train should be introduced from Kote to Nagda. 

The existing foot overbridge for going from platform 
No. 1 to 5 at Chittorgarh railway station is very far from 

the main entrance due to which it takes much time to go 
to various platforms and the passengers have to face a 
lot of hardships. Hence another existing bridge for going 
from platform No. 1 to Railway colony should be 
connected with all the platforms so that the passengers 
may get an additional bridge close to the main entrance. 

Reservation quota in all the Chittorgarh bound 
passenger trains should be fixed for Kapasan and 
Fatehnagar stations. 

The stoppage of Intercity (2991), Lake city (2965), 
Udaipur - Bandra (2995) etc. is required at Kapasan 
railway station. 

Hence, I hope that you will consider the afo~esaid 

problems sympathetically. I have heard that the hon. 
Railway Minister is kind-hearted and always ready to 
address the problema of public. I believe that hon. Railway 
Minister will address the said problems very soon. He 
had also promised to address all the problems of my 
area during his visit to that area. 

·SHRI PANKAJ CHOWDHARY (Maharajganj, U.P.): 
Sir, I rise to oppose the railway budget 2008-09 presented 
by the hon. Railway Minister reasonably. Though the 
Railway Minister has tried to present a populist budget 
but after going through this budget I find that It Is far 
from the reality because he had tried the same thing in 
his previous budget also. As the hon. Minister had given 
indications to reduce the freight In the preceding year 
2007-08. But in fact instead of reducing it, the freight of 
some objects was increased by 2 to 7 per cent. Similarly 
a surcharge of 7 percent was levied on clinker, the raw 
material for cement and iron through a circular in January. 
Consequently the freight charge of cement was increased 
from Rs. 8101- per tonne to Rs. 8681- per tonne. Similany 
the railways levied two percent development charges on 
transportation of luggage and parcel. You have increaaed 
the Tatkal charges also. 150 rupees and 300 rupees are 
being charged respectively for sleeper class and AC class. 
You have upgraded about 200 Express and mall trains 
as superfast trains whereas there has been no change 
in their stoppage, these trains are often late also and the 
charges have also been increased. 

Sir, hon. Railway Minister talks of providing world 
class modem stations and trains in the country. But there 
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are still many parts in the country where there ia no rail 
network. The existing platforms are very old but he does 
not pay attention to these even after his attention Is drawn 
to these things. For example, Maharajganj haa been a 
district for almost 20 years. But there Ie no rail network 
in Maharajganj. On 2.5.2005 I had drawn the hon. 
Minister's attention under Rule 377 towards this fact that 
if a new railway line Is laid between Anand Nagar and 
Ghughli via Maharajganj, it will benefit the public and 
traders of my constituency. But the Minister tried to 
dispose of the matter citing shortage of funds and other 
reasons. 

In this context under rule 377 on 5.12.2007 I had 
drawn the attention of hon. Minister towards laying a new 
rail line between Siswa or Ghughll and Anand Nagar via 
Maharajganj which is likely to reduce the travelling 
distance for the trains on that route by 50 kilometres and 
save fuel and time as well and the rush of trains at 
Gorakhpur station will also be decreased. The letter 8ent 
to me by the hon. Minister of Railways waa about the 
progress of Bihar and the fund8 allocated for this purpoee 
whereas I had drawn his attention under Rule 377 towards 
laying of new railway line In Maharajganj, Uttar Prade8h. 
However, the letter does not have any mention of 
Maharajganj district of Uttar Pradesh. 

This time the hon. Minister had proposed Inviting 
intemational open bids for developing New Deihl station, 
Chhatrapatl Shlvaji Terminal Mumbal, Patna and 
Sikandrabad Stations to the international level. I am sorry 
to say that not even a single railway station in northem 
India has been considered fit for this purpose even though 
Uttar Pradesh is an Important State of the country. 

Similarly, the hon. Minister has also proposed 13 
new programmes worth Rs. 101 crore for making 
improvement In health services. It Includes air-conditioning 
of the Central Hospital, Northern Railway, upgradation of 
divisional hospital into central hospitals at Jalpur and 
Hubali of North·Westem and South· Western railways, 
setting up of divisional hospital In Ranchl and construction 
of OPO block in the ICF. But Uttar Pradesh and north· 
eastern railways have been ignored once again. The 
Minister has started a scheme of KuHahars (earthen pots) 
but it is not being Implemented at moat of the station8. 
People are stili using plastic glass88 causing pollution. 

Sir, many a times I have drawn the anention of the 
hon. Miniater towards the age-old platforms of Sisva. 
Ghugall. Notanva and Anand Nagar. There is a need to 

raise their ° level and length. However. when the hon. 
Minister does not take seriously the questions raised in 
the House, how action can be expected on 8uch letters. 

The Minister is talking about Increasing the income 
through freight but in the absence of goclowns at the 
stations, how traders will avail this facility. I have 
requested the hon. Minister in writing to set up a goclown 
at Ghugall, Siava and Anand Nagar atatlons near' 
Maharajganj. However, no action has been taken In this 
regard. 

The hon. Minister has made a commitment last year 
regarding use of Khadi in trains and to provide AC 
coaches for transportation of milk and vegetables but the 
commitment has not been fulfilled. 

For the last many years, the hon. Minister is 
announcing to convert unmanned railway level crossings 
Into manned one but this work has also not been 
completed. 

The hon. Minister might be ob8ervlng that the people 
are still facing the problems of potable water. cleanlln ... 
and sanitation in toilets at platforms but no improvement 
is being made. 

The hon. Minister i8 aware of Inadequate safety 
arrangements In Railways. Often male p .... ngers board 
the coaches reserved for women and misbehave with 
them but the police remains silent spectator. 

In the last budget, the hon, Minister had announced 
to provide toilets similar to that 0' aircraft In all the trains 
but not even a single train has been provided this facility 
till now. 

Sir. the hon. Minister haa given a good news to the 
House that Railways has earned a profit of Rupees 68 
thousand, 788 crorea during the last four years. I would 
like to request the hon. Minister to Include my demands 
in the budget for the year 2008·2009 and allocate 
adequate funds to meet these demands. 

1. I would like to submit to the hon. Minister that 
by laying a broad gauge line fro,m my 
parliamentary constituency Maharajganj, Ottar 
Pradesh to Anand Nagar via Lucknow will reduce 
the distance to be covered by the trains coming 
from Bagha and Motlharl are.. of Bihar to 
Lucknow by 80 kma. as these trains will not 
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have to go via Gorakhpur. It wlH reduce the 
railway traffic at Gorakhpur station and will save 
the fuel and time al80 besides facilitating the 
common people, farmers and. traders of 
Maharajganj. I am demanding it for the past 
many years. 

2. Sisva, Notanva, Ghugall and Anand Nagar 
stations near my parliamentary constituency 

'. fl Maharajganj are age old stations. The level and 
. length of these stations should be increased to 
. facilitate the people of the area especially the 
CjId age people, disabled and women to board 
and deboard the trains. 

3. A godown equipped with modem facilities should 
be constructed at Ghugall station near my 
parliamentary constituency Maharajganj. Huge 
quantity of foodgrains is produced In this region 
and approx. 500 big and small rice mills are 
also located here. Foodgrain Is sent to other 
parts of the country from here. Therefore, the 
capacity of godowns at Sisva, Notanva and 
Anand Nagar stations should be increased 80 
that problems may not be faced In sending the 
large quantities of foodgrain produced In this 
region to other parts of the country. 

4. The hon. Minister has selected the New Deihl, 
Chhattrapatl Shlvaji Terminus, Mumbai, Patna 
and Sikandrabad stations to develop them to 
the international level. I demand that any station 
of Uttar Pradesh may also be added In this 
Scheme. And I would be happy if Gorakhpur, 
the headquarters of North-eastern railways is 
also Included in this scheme. 

5. The hon. Minister has proposed 13 new 
programmes worth Rs. 101 crores for making 
improvement in health services. I would be 
happy if a hospital equipped with all the modem 
facilities is opened at north-eastern railway's 
headquarters, Gorakhpur. 

6. Hon. Minister is requested to establish a factory 
near Gorakhpur to provide employment 
opportunities to poor youths and backward 
people. Hon. Minister, if wishes he can give 
priority in providing employment to the wards of 
railway employees. 
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7.' I request the hon. Minister to start up and down 
train service at Gorakhpur-Notanva section to 
facilitate the local people. 

8. Hon. Minister Is requested to provide 
concessions in the railway fare to the 
unemployed graduate and post graduate boys 
and girts. 

9. Sir, I would like to draw the attention of the 
hon. Minister towards the fact that though he Is 
qlaimlng major improvement In railway, most of 
the trains run late due to which passengers have 
to wait for hours together. Train accidents are 
taking place frequently and a number of people 
are losing their lives or limbs. My demand is 
that a special scheme should be Included In 
this regard in the present budget. 

10. Saptakranti Express running between 
Muzzafarpur and Delhi via Narkatiyaganj, Slava 
and Gorakhpur should be provided a halt at 
Siava bazaar. 

With this, I conclude my speech. 

CHAUDHARY LAL SINGH (Udharnpur): Sir, with your 
permission I rise to support this Budget. I can say this 
wfth a challenge that you are a great personality of the 
country and all the budgets presel)ted by you 80 far 
have set new records and you certainly deserve praise 
for that. No Member has criticized you tor the Budget. I 
would like to thank hon. Laluji and aU his coHeagues who 
are working for the weHare of the poor and I would also 
like to say that the way you have set an example by 
presenting a good budget may you live long and may 
you keep serving the nation I 

Many people are aggrieved by your personality 
without any reason and they have a habit of finding faults 
in you. I would like to say that in my State, partlcularty 
in the hilly region, no such caste or special category 
remains which has not been provided any relief by you. 
You have thought about every person. You have thought 
for all be it scheduled caste, scheduled tribe and hilly 
people. It is a kind of record the way you have honoured 
the patriots. Earlier no one bothered about army people. 
You have provided facilities and given respect to them. 
The iron prices today are being watched by the entire 
wortd. Therefore, I can say that you are working as a 
star in the UPA Government. It is my humble submission 
that you must not be scared by anything. Although we 



are your supporters but you are actually a very good 
human being from every aeped. You are a person who 
is connected to the soil, poor and common people, patriots 
and coolies alike. It is difficult to find such good people 
in today's world. As beacon light you are Nghting the 
country, therefore, I do not have to say anything else 
other than supporting you. 

You have doubled the railway line from Jalandhar to 
Jammu in my State. It is my humble submission to you 
that It would be very good If doubling of the railway line 
from Jalandhar to Udhampur Is also carried out. People 
visiting Mata Vaishno Devi Shrine will be greatly benefited 
by it. The work on rail project towards Valshno Devi 
lagging behind due to any reasons may kindly be 
expedited so that the passengers visiting from far flung 
areas of the country could also be benefited by it. 

In the first budget four trains were Introduced by you 
to Udhampur, but now they are very crowded because 
that is the last station of Jammu-Kashmir State. Therefore, 
all the trains must be extended upto that place for the 
benefit of people of the State. 

You are going to run a Shatabdi train upto Pathankot. 
This Shatabdl train may be extended upto Jammu so 
that all the passengers can be benefited from this. You 
have decided to run Rajdhani Express on all days of a 
week. I would like to submit that if this is extended upto 
Udhampur then it would Indeed be a very good step and 
I am hopeful that It shall be done. 

Earlier a train used to run from Jammu to Haridwar 
at 11 O'clock, the timing of which has now been changed 
to 6 O'clock and now all the passengers reach Harldwar 
by 6 O'clock. 

Mr. Chairman, Sir, all the people are very happy. 
Their time Is saved and they retum very happily. I would 
like to thank you for chalking out such a time table. last 
time a survey was sanctioned for our place, and this 
time survey In Rajouri area has been sanctioned for which 
I would like to thank you. Work has not yet been started 
in regard to the sanctioned surveys. I would like to urge 
you to kindly take up the survey work there so that 
people's faith in you could be strengthened further. The 
survey from Kathua to Kishtwadi via Bani, BasauU and 
Bhadrawah is sanctioned. I would like to request you to 
kindly pay attention towards this. 

MR. CHAIRMAN: Please conclude your speech. 

CHAUDHARY LAL SINGH: Sir, I am going to 
conclude my lpeach. I would like to thank you for 
Introducing 'Garlb Rath'. Every single child of Jammu-
Kashmir Is very happy that you have introduced a Garlb 
Rath from Jammu to Dehradun. I would like to request 
you to kindly extend it a little bit If possible. This Garlb 
Rath should be started from Udhampur. 

Sir, If you remember you had announced that a 
sleeper factory would be set up in Udhampur. Hon. Prime 
Minister was also present there, you had announced that 
factory for Kathua. Will you kindly find out the reason as 
to why the work on the said factory Is not progrelling 
further. 

Sir, I am really thankful to you and would like to 
wish you all the strength 80 that you may continue working 
with the same determination. You are an example to this 
nation. 

SHRI LALU PRASAD: Mr. Chairman, Sir, 80 hon. 
Members want to participate In this discussion. It can get 
very late In the night. It would be good If some of the 
han. Members lay their speech on the Table of the House 
and there Is no harm even If they do not do so. We 
have made arrangernents of food for the sta«. 

MR. CHAIRMAN: Dinner will begin at 9 O'clock. 
have also requested the hon. Members to lay their 
speeches on the Table of the HOUle. 

{English} 

"SHRI G.M. SIDDESWARA (Davangere): Hon'ble Sir, 
the Railway Budget, which Is presented by the Hon'ble 
Railway Minister for tha year 2008-09, Is not a 
development oriented and It Is an unfortunate and 
disappointing Budget as far as Kamataka Is concerned. 
Kamataka has been totally neglected In this Budget. Only 
2-3 projects have been announced but they are more 
advantageous to Tamil Nadu than Kamataka. Number of 
very important Railway Projects of my constituency have 
been ignored for the last several years. Those projects 
have not even been mentioned in this Railway Budget. 
They are :-

(i) Railway line between Tumkur-Chitradurga-
Davangere: It is 70 Krn. Raitway line. It P8fS8S 
through Birur, Kadur and Araslkere. It will taft'e 

"EnglIsh translation of the speech originally laid on the Table In 
KanMda. 
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(Shri G.M. Siddeswara) 
more than one hour to travel In this route. It 
causes unnecessary expenditure, waste of time, 
energy and It will lead to more congetion of 
traffic. Considering all these genuine facts we 
have been demanding a railway line between 
Tumkar-Hlrlyur-Chltradurga for several years. I 
have submitted so many representations and I 
have met personally the Hon'ble Minister and 
Impress upon him to take neceseary steps for 
timely completion of these railway projects. The 
Hon'ble Railway Minister Shri Lalu Prasadjl had 
assured us, during his participation in the 
conference of Yadava Samai at Chltradurga, on 
11.02.2008 that he would sanction survey work 
of this railway line. But he made us disappointed 
by allocating a meagre sum of Rs. 3.80 lalehl. 

Kottur-harlhar Railway Line: Work of this Kottur-
Harihar Railway Line is going on at a snail's 
space. It was expected to complete this project 
with a cost of Rs. 126 crores but due to 
unnecessary delay in Implementing the project 
Its cost has gone up to Rs. 200 cror". Insplte 
of our demand for completion of thle railway 
line by the year 2008, only a meagre sum of 
Rs. 30 crore has been allocated In this Budget. 
It has made people of this part of Kamataka 
greatly disappointed. 

(ii) Chltradurga-Jagalur-Kottur Railway Une: This Is 
a promising/encouraging railway line of this area 
and If It is completed the entire picture of this 
part of Kamataka would be changed. Though 
this railway line had been announced two years 
back only Rs. 10 lakha have been earmarked 
in the year 2006-07 Railway Budget and In the 
present Budget also a mere As. 10 lakhs have 
been allocated. It is unreasonable. This allocation 
is not sufficient to complete even the survey 
work of this railway line, that too are made In 
a phased manner. 

(iii) Road Over Bridge (ROB): To construct ROB for 
Railway crossing near Harthar and Davangere 
at NH 207 and NH 208, in the year 2004, the 
then Railway Minister laid the foundation stone. 
The funds have been released In the year 2005 
but no work has been started so far. It has not 
even been mentioned in the present Budget. 
Similarly, we have been demanding for the 
construction of RUB at the middle of the 

6IId DImIttdIIrJr EXDIII8 GfM1II (1WwIyIJ, 2OIJ6.IJ6 

Davangere city near the railway crossing 199, 
but It Is unfortunate that It has not been 
mentioned In the present Budget. 

(iv) Modemlsatlon of Railway Stations at Davanger.: 
Davangere is one of the lucrative progressive 
districts In respect of education, Industry, other 
economic activities. Every day a good number 
of inter-state people and foreigners are visiting 
this Important place. Railway Ie the only mode 
of transportation, which can further boost the 
development of this region. Therefore, It is very 
much essential to take steps to modemlsaton 
the railway station at Davangere. 

Apart from all these I had submmed number of 
representations In order to provide facilitias to the people 
of this part of Kamataka. 

In addition to all these I have submitted a number of 
representations to the Hon'ble Railway Minister to provide 
railway facilities to the people of this part of Kamataka. 
Those are:-

(a) To give a stoppage at CHIKKAJAJUR for both 
the RANI CHENNAMMA EXPRESS and KURLA 
EXPRESS. 

(b) To give stoppage at HOLALKERE for MEERAJ-
BANGALORE MAIL. 

(c) A.C. Coach should be added to the MAIL train, 
which Itarts from DAVANAGERE at 10 PM. 

(d) To provide basic amenitlas to the puaengera 
at the Railway Stations of CHIKKAJAJUR and 
ARABAGATTI. 

<e) One more inter-city train should be introduced 
from DAVANAGERE to BANGALORE along with 
existing trains. 

(f) A Foot Over Bridge should be constructed at 
AMRITAPUR RAILWAY STATION. 

(g) Survey work should be done for extension of 
the KOnUR-HARIHAR Railway line upto 
SHIMOGA. 

(h) Extension of the RAYDURGA-CHITRADURGA 
upto CHIKKAJAJUR. 

People of Karnataka were being neglected while 
recruiting 4,700 group '0' employees in South-West 



Railway zone. Non-kannada people were given priority. 
Already in all the Railway Stations and Railway offices of 
Karnataka a large number of non-kannada people have 
been apPointed. They are unable to respond to the 
problems of people Karnataka as they don't know 
Kannada language. 

It is a matter of serious concern and not excusable 
that non-kannada people are not given priority while 
recruiting 4700 group '0' employees. It Is not only in the 
recruitment but also in awarding railway projects. Hon'ble 
Railway Minister has shown step-motherly attitude towards 
Karnataka. 

Even though, I have made nurnber of submissions 
to the Hon'bla Railway Minister in person and in writing. 
I have received nothing but the acknowledgement. 

Therefore, through you I would earnestly request the 
Hon'ble Railway Ministers that they should keep the entire 
nation in mind instead of giving priority to their own States 
while awarding railway projects. They must do justice to 
every State. Finally I would like to impress upon the 
Hon'ble R~ilway Minister that in the Supplementary 
Railway Budget top priority should be given to my 
constituency Davanagare. 

/Tf'BnslsHon} 

SHRI TUFANI SAROJ (Saidpur): Sir, I welcome the 
Railway Budget presented by the hon. Minister of 
Railways. In fact, the Minister has presented a shining 
India Rail Budget. I want to draw attention of the hon. 
Minister of Railways to Janghai railway station under 
Lucknow division of northern railway. Janghai station has 
got the states of a junction. Many a trains pass through 
this junction, but in the absence of a stoppage here, the 
people of this area have to travel 100 kms to board the 
required train. intercity 4204/4203 Up-On, Ratnagiri 
Superfast 2165, 2166 Up-On and Punjab Mall 3005, 3006 
Up-On, which run on this route. In the absence of 
stoppage of these trains at Janghai, the people of the 
area around it face a lot of difficulties and the people 
have been demanding for the stoppage of these trains 
for long. I would urge the tlon. Minister to arrange 
stoppage of these trains at Janghai. There is no waiting 
room there. There are 2-3 railway crossings and trains 
arrive here from three directions. Though it is a junction, 
yet there is no waiting room. Therefore, there is a need 
to make a waiting room. 3237 Patna-Mathura Expreu 
stops at Shahganj railway station in Jaunpur district, 

whereas, it does not stop at Jaunpur, a district 
headquarters. The said train stops at other stations ,,.. 
the district. Mathura is the land of Jai Gurudev. District 
Jaunpur has large number of followers of Jai Guructev 
and the devotees come here round the year but there is 
no stoppage in Jaunpur. Last year alao I had made a 
request in this regard, but no action was taken thereon. 
Now, I am sure that the hon. Minister would provide the 
stoppage of the said train at district headquarters, Jaunpur. 

Auriyar-Jaunpur line, under North-Eastern Railway is 
being converted into broad gauge from metre gauge. 
When it was metre gauge, Kerakat used to be a full-
fledged station. There were railway cr088ings, godowns 
and other facilities there. But, since the start of gauge 
conversion process the station has been converted into 
a halt. There are two-three industriel in Ita proximity and 
there is only a tehall headquarters between Auriyar-
Jaunpur. I wrote to the GM and also to the hon. Minister, 
though I have got a reply, yet I do not know for what 
reasons Kerakat would remain a halt only. In view of the 
interest of businessmen, I urge the hon. Minister to restore 
the status of full fledged station to It. 

Mumbaites have many problems. People start rushing 
at the last moment. The situation is such that If wa 
required a ticket for 10th, within 15 minutes all ticka.. for 
that date get sold. There II a shortage of trains. My 
submission is that a fully air conditioned luperfut train 
be introduced between Banaraa-Mumbal. It will solve the 
problems of people of Poorvanchal, eastem U.P. and BIhar 
living in Mumbai. 

My last point is that the security personnels who 
accompany us, keep standing throughout the night., aea. 
should be arran~ed for them In II AC cia88. I think it is 
last Railway Budget of 14th Lok Sabha. 

{English} 

·SHRI PRALHAD JOSHI (Dharwad North): I rise to 
speak few words on Rail Budget 2008-09. Looking at the 
budget holisticelly there is nothing new. It is just like a 
old wine in new bottle. The Railway Minister has boasted 
of record profits for 2007-08 that Is 25,000 croree. It is 
clear if we look at the 4 budgets presented by Laluji. the 
common thread seen is a tendency to make Indian 
Railways a commercial unit rather than an Import,~ 

vehicle of Socio-Economical revolution of the countryl 

·Speech was I8ld on the Table. 
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In the last budget that Is 2007-08 Laluji, had hit the 
headlines by not only not increasing the fares but had 
scaled down fares in AC Class said to have done for 
competing with Airways. This time he has gone a step 
ahead by cutting the existing fares for both AC and 
Sleeper Class. 

The workability of these cuts is a different matter 
and there is much talk already how these cuts are just 
eyewash and people are just being fooled. 

The point I would like to score here is how this 
Govemment is shying away from the real issues and 
problems the Indian Railways facing. 

Now it is everybody's conviction that the real building 
of the nation Is much depended on building of 
infrastructures of all kinds. Even our Finance Minister 
agrees this point, which is to some extent reflected in hie 
General Budget. 

I will take the example of the aUocation pattern of 
S.w.A., which covers major portion of Kamataka which I 
am mainly concemed. The total capital allocation tor all 
activities Is about Rs. 1850 crores, of this 1850 cror. 
the capital earmarked for real Infrastructure building, 
projects like construction of new lines, guage conversions 
and doubling of the tracks is just Rs. 466 croresl That Is 
not even 25% of the total capital investment of Railways 
for S.W.A. 

Injustice to Kernataka: Here I must not fall to 
mention that always a traditional way of injustice is meted 
out to my State in providing new Rail infrastructure to 
the State. The gauge conversion works started decades 
ago are not still completed. No money is given to doubling 
of the tracks and nor is there any talk of much money 
flowing to new lines projects leave away announcing new 
lines projects. 

A total of Rs. 121 crores is provided for all ongoing 
new lines projects. 

1. Harihar-Kottur, Newlines wor1(s. Rs. 30 erores. 

2. Kadur-Chikmagalure. Rs. 10 erores. 

3. Hasan-Shravanbelagola Rs. 55 erorea. 

4. Hubli-Ankola Rs. 10 crores. 

5. Bangalore-Sattyamangal Rs. 01 cror8S. 

6. Raydurga-Tumkur Rs. 15 erores. 

Gsuge Conversion: 

1. Shivamogga-Talaguppa No Fund Rs. 40 erores. 

2. Arasikeri-MangaJor8 Rs. 137 crorts. 

3. Kolar-Chikkaballapur Rs. 110 erore,. 

Doubling Projects: Rs. 208 crores. 

No new Infraatructure: Lalujl quite fervently boasted 
2007-08 year of historic high revenues for Railways of 
Rs. 25,000 crores well it is really inspiring. There is 
nothing magical in it when our economy is growing at 
the rate of 9% naturally it has the commercial impact on 
transport sector for high earnings and Railway being a 
biggest freight carrier In the country grabs the sizable 
market share. Admittedly the passenger traffic has gone 
up by 5.6% in the current year and naturally there Is 
14.20/0 hike in passenger traffic revenue. But, here the 
point to be noted is that this surplus is achieved on the 
existing Infrastructure and there is nothing to be felt proud 
about the corresponding growth of new infrastructure on 
which this growth is achieVed. 

In the past four years Railways transported an 
additional 233 million tonnes and it proposes to increase 
it to 310 mt. in the next 4 years. How it is going to be 
achieved is not clear. There is no clear road map in the 
Budget. The issue of a clear road map is important due 
to a variety of reasons. If the economy grows at an 
estimated rate of nine percent, the Railways freight 
throughout should grow at least by 13-14 percent, if not 
more. This is the historical correlation. However, the freight 
traffic growth of the Railways has been steadHy dwindling. 
For the past few years, the Railways has been transporting 
on an average an additional 60 rnt. every year. 

Though there is a proposal to aqulre about 20,000 
of wagons in 2008-09 again there is no clear picture 
proposed how it will be achieved. Much is said about 
acquisition of high capacity wagons but doubts are always 
raised high about the implementation. 

The Minister propose to upgrade Infrastructure at the 
cost of 75,000 crores in next 7 years. But wherefrom the 
money comes? 

Public Private Partner.hlp (PPP): Amidst the 
largesse that Railway Minister Lalu Prasad Yadav today 
doled out in his last rail budget, was a strong intent to 



get the private sector on board the raHway tumaround 
story. The minister said that of the Rs. 2.5 lakh crore of 
rail investments planned over the next five years, at least 
Rs. 1 lakh crore would have to come in through the 
public private partnership (PPP) route-this, even as PPP 
projects announced earlier are yet to take off in any 
significant way. 

The railway minister proposed a number of schemes 
where private participation could come in, such as projects 
for provision of would class facilities at metro stations, 
setting up of state of the art roiling stock production units 
and construction of multi modal logistics parks. 

However, PPP schemes introduced in the railway 
budget over the last couple of years are yet to see the 
light of day. • A couple of years back, the Railways 
announced the establishment of a diesel locomotive 
manufacturing unit at Marora, an electric locomotive unit 
at Madhepura, a rail coach factory at Chhapra and another 
one in Rae Barellly" 

So, in the nutsel what It indicates is that even with 
such a growth story in general economy Railway Minister 
has faUed utterly to visualize a constructive programme 
for development of Rail infrastructure still Railway wants 
to show the profit magic by optimum utilization of existing 
infrastructure. That is why the Minister Is not much liberal 
in going for projects like new lines, doubling of the tracks, 
gauge conversion etc. 

Not honoring the Karn.taka Demand.: This Is 
further reflected in rejection of some good proposals from 
SWR with regard to establishing a new wagon overhauling 
workshop, new DMU(Diesel Multiple Unitshed) at the coat 
of Rs. 311 Crores and 13 Crores respectively In Hubli. 

No tlrnebound scheme for all ongoing projecta In 
Karnataka: For all the ongoing, new line, gauge 
conversion and track doubling projects a routine allocation 
is made. 

Hubll-Ankola: There is no resolve reflected in the 
Budget regarding this new line project and people are 
again let down. 

New Train.: Out of the 53 new trains Introduced 21 
are for Bihar. Some repeated demands for new BangaIore 
and Mumbai trains from Hubli is again discarded. I urge 
the Rail Minister to do justice to these demands Golgumaz 
Express to be re-introduced. 

SHRI P. KARUNAKARAN (Kuargod): Mr. Chairman, 
Sir, I welcome the Railway Budget presented by the hon. 
Railway Minister Laluji for the year 2008-09. 

Railways have become a profit making undertaking 
and there is no hike in the paaaenger and the parcel 
charges. The credit goes to the Railway Minister ana hIS 
colleagues and also to the 14 lakh workers who have 
been working day and night for the grand success of 
this public undertaking. 

The railwayd are the most Important infrastructure 
for the development of any State or any region. The 
Govemment of Kerala and the MPs of Kerala have given 
a number of suggestions. I am glad to congratulate the 
Govemment that the coach factory for Kerala and some 
of the other Items have been sanctioned. We are reaDy 
thankful for that. At the same time, stili Kerala is facing 
some of the major 188U8& with regard to passenger service 
which the Govemment has to take a serious note of. 
Especially in the northem part of Kerala, the puaenger 
service is really Insufficient. It Ie true that from 9 a.m. to 
3 p.m. thefe is no train at all between Calicut and 
Mangaiore. There Is a gap of six hours between the88 
two major stations. There is a demand and request from 
the Govemment of Kerala to start an Inter-city express 
from Calicut to Mangalore. It would be very beneficial 
not only to Kerala but to Kamataka al80. 

Our Railway Minister Lalujl, when he visited Kerala, 
publicly announced to Introduce a puaenger train from 
Cannanur to Mangalora to minimize the passenger traffic. 
There is no difficulty because thare is a train that starts 
from Callcut and it stops at Cannanur. It remains at least 
eight or nina hours idle there. 

That train can be extended to Mangalore 80 that this 
problem can really be solved. 

Sir, Kerala is a tourist destination. A number of tourists 
from other States are coming to Kerala everyday but at 
the same time there is no link train from other States. 
So, a tourist train from Kanyakumari to Goa is required 
not only for Kerala but al80 for other three States -
Tamil Nadu, Karnataka and Goa. These four States can 
be covered. So, this demand for a link train can be 
acceded to by the Govemment. 

Sir, a large number of people from northem Karala 
go to 8angalore. There is only one train, that is, Kannur-
Eswandapuri Express. It is only running twice a week. 
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That train has to be made a dally train because there Is 
no other train in this belt from the northern part of the 
State. 

Sir. the survey work in respect of Talilchery-Mysore. 
Nilamboor-Nanjancode. Guruvayur-Tanoor. Angamali-Sabarl 
is going on very slowly. I would request the hon. Railway 
Minister to allot sufficient funds for this work. and there 
should be a time-bound programme to complete the 
survey work. 

I would Uke to congratulate the Government for having 
including two surveys. that is. Angadlppuram-Calicut and 
Kanhangad-Panathur-Kanlyur. in this Budget. The survey 
work in respect of these has to be speeded up. 

There is a heritage centre, Subramaniyam. On the 
one side. there is the tourist destination and on the other 
side. there is the pilgrim destination. If we go to 
Cannan ore, it comes to about 800 kilometres and If we 
go to Mangalore. It comes to about 450 kilometres. So. 
If this line comes. the distance to reach Bangaluru can 
be reduced by at least 150 kilometres. So. this would be 
a feasible line. There is no forest at all. People are ready 
to give their land without any difficulty. 

There are about 65 ROBs in Kerala. and the work 
in respect of 12 ROBs is completed. The work in respect 
of the remaining ROBs is in different stages. I would 
request the Government to take up this issue. A time-
bound programme has to be drawn up for these ROBs. 

Sir. a good number of railway stations in Kerala have 
no better buildings, lack of shelters and lack of better 
platforms. These are all the common features in the State 
of Kerala. In this Budget. there may be some provisions 
but the Government has to take a special care with regard 
to the miserable situation which the passengers are facing. 

We appreciate the decision to give relief to the 
licensed porters but at the same time nothing is said 
about the catering workers. So. that issue also has to be 
taken up. 

I am glad that the Garib Rath from Kocl':uveli to 
Lokamanya Tilak has been introduced. It was declared in 
the last Rail Budget. I would request to provide stoppage 
of this train in the district headquarters. There are only 
two districts which are excluded. A large number of 
passengers' travel to Mumbai is from the northern part. 
that is, from Kasargod. Likewise, this train goes to 

Kayamkulam, Alleppy district. So. these two district 
headquarters - Kasargod and Kayamkulam - have to be 
included in the list of new stoppages. 

Sir. we have been pointing out that the passenger 
traffic in Kerala is very hi'gh. It is really difficult for people 
especially common people. office going people and 
students to board the train. So. our demand is that in 
order to minimize the heavy traffic, this mainline electric 
unit can be considered especially in the electrified unit. 

Sir. I conclude my speech with one more request. In 
almost all the long distance trains, the difficulty is that 
women passengers are not able to get seats or berths 
though we have given some facilities. 

So. it should be made mandatory that at least two 
coaches are selected exclusively for women passengers. 

With these few words, I once again support this 
Budget. 

·SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): On 
behaH of M.D.M.K and our leader VAlKO I would like to 
put some suggestions on the Railway Budget 2007-08. 

Railway Is one among the fastest growing public 
sector. In many aspects it should not reflect the common-
man requirement. Many of the eKpress trains are 
converted as a Super Fast Trains without adding any 
new facilities. The only thing is indifferently Railways are 
increasing the fares. 

One more point Is regarding reduction of general 
compartments. Nowadays many of the labourers. 
construction workers. semi-skilled workers and common 
people are using train facilities. So the crowd in general 
compartment is increased and increasing demand for the 
general compartment. Contrast to this Railway has 
decreased general compartments in many trains. 

Announcing projects and new Railway lines every 
year after year is a Routine one. But the works in reality 
move very slowly. EVen in some cases nothing is moved. 
For example in my constituency Vlrudthunagar-
Manamadurai Broad Gauge conversion is taken by the 
year 2006-07 that same year some token money 
earmarked. the next year 2007 -os around 25 crorea has 
been allocated for the same project. Entire 11 months 

• Speech was laid on the Table. 



between April 2007 to till March g' nothing Is happen. 
This year Railway Budget again 60 crores has been 
allotted. I don't know for how many year. going like this. 
I urge through you to expedite this Virudthunagar-
Manamadurai Gauge Conversion works which is pending 
for a very long time. 

Providing stoppage of Nellal Express (Train No.2632) 
at Sattur Station in both directions in Southem Railway. 

The Railway level crossing in Sivakasi will be required 
for FOB. (between Sivakasi-Srivllputtur Station). 

Nellai-Kanyakumari are the two districts which was 
eariier part of Madurai division. 1980-9- it was shifted to 
Thiruvanathapuram division. That time it was told that 
after the Gauge Conversion work between Thirunelveli 
and Manamadurai completed, the area given back to 
original Madurai division. All works had been completed. 
Even after the Gauge Conversion work between 
Thirunelvelll and Madurai the Railway line still with 
Thiruvanathapuram dlvison. So I immediately urge the 
Railway Minister to shift the area to original Madurai 
Division. 

The Railway line between Madurai-Tutucorln-
Kanyakumari must be doubled and electrified. 

Gauge conversion work between Chenkottai and 
Punalur must be completed as earliest. 

The Railway Employees launched long and intensive 
strike in 1974 for bonus fts a major demand. It laid the 
foundation for a historic turning point in the political "power 
at the centre. Railwaymen were the first among the Central 
Government employees In arriving at an agreement for 
Productivity linked bonus. In spite of so many constraint 
the Railways are making Profits is mainly because of the 
since efforts and hard work of the Railwaymen. So 
Railwaymen should be paid incentive bonus besides 
productivity linked bonus whenever Railways earn profit 
extra earnings without surrendering it to the general 
budget be spend the extra earnings in the weHare of 
Rairlwaymen. Housing is the major problem now. Railway 
could acquire land and allot plots to every Railwaymen 
at a subsidized rate. 

SHRI ABDUL RASHID SHAHEEN (Baramulla): Mr. 
Chairman, Sir, I would like to bring forth a few points. 
which are pertinent to famous national project - broad 
gauge railway project - in Jammu and Kashmir. This 

project is wortd famous because this connects Valley with 
the rest of the country. 

Sir, I remember the saying of one stalwart freedom 
fighter. Six decades eariier when he was delivering a 
lecture in the Constituent Assembly of Kashmir, he said; 
"Only miracle can work and the road from Jammu to 
Srinagar win be stabilized, no question of a railway line 
to Kashmir Valley.· So, my thanks go to the organizations, 
which are working on this project with dedicated sense 
of purpose and taking a lot of trouble during the security 
pressures and other difficulties to get it through. 

But I would like to Invite the attention of the hon. 
Minister about a few points, which are to be taken 
Immediately into consideration so that this famous project 
does not face any bad omen. I would like to Invite his 
attention towards the unwarranted and undesired thinking 
of grade change In the railway track and the design from 
Loaly (Riyasl) to Banihal. There is a rumour. they speak 
about It, that in the corridors of Northern Railway 
bureaucracy, now. this idea is getting a favour that they 
must Invite some experts from outside. who can help 
them to change the design from 1: 1 00 grade to a steeper 
grade of 1 :50. There are certain Instances all over the 
world that 1 :50 grade can work in some areas that 
shorten the length of the railway track. But that is not 
feasible in Kashmir area because that may shorten the 
length of the track, but it would enhance and Increase 
the length of tunnels, which are there in that area, where 
we have a tricky geology; and there Is no certainty about 
the rock, which is not a strong rock there. 

So, we need not to incur the risks in this important 
project. My humble request to the officers and the experts 
of the Department would be that they should not think of 
any design change. If there is a design change, we will 
take It as a conspiracy against this big and famous 
project. Now, the work has been held up in that area. 
We have three portions of this important track. From 
Jammu to Katra, it was expected to go through this year 
but unfortunately it got delayed because of squeeze in 
one of the tunnels, is a bigger worry now. I have been 
told reportedly that some of the experts from outside are 
now giving a suggestion in that regard. So, that worries 
us. The area, which was to be opened in 2007, would 
get delayed, at least, by one year. In case of Loaly to 
Banihal area. if you think of a design change. that Iotololid 
need one year for survey and two years for putting the 
geological studies in this situation. When the area experts 
would start studying about that .rea, it would take not 
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less than two more years. One year would be taken for 
putting the things in place to gear up for construction. 
So, in the fifth year, It may be taken up. 1111 that time, 
the delay and overrun in this project will definitely be a 
bad omen for this Important and famous project. From 
the Central Asia, Pakistan and other areas, people are 
watching as to how shall it happen and take shape. 

Maybe some people feel that there should be a 
stumbling block in this project. 

This is a serious worry and I hope the Ministry of 
Railways will pay immediate attention. I am sorry to place 
on record that the engineers of Konkan Railway have 
not probably taken that area seriously. The track area 
which was within their charge, they have not been able 
to deliver. Now, 20 kilometres of work, reportedly, has 
been handed over to IRCON and IRCON people are 
dOing a dedicated job. Of course, I must also accept 
that. So the new 20 kilometres of wor1< have been handed 
over to them and the work has not been geared up in 
that area even now. 

There are two things. One that the geology of the 
area which has not been taken care of, because of that 
the squeeze in the tunnel of Udhampur-Katra has taken 
place, second the rumour about the grade change, I am 
expecting the hon. Minister of Railways will declare It 
here and now that this (grade-change) is not a reality 
and the work stopped shall be immediately given a go-
ahead. 

Sir, I have a very important thing to mention. 

MR. CHAIRMAN: Please conclude. 

SHRI ABDUL RASHID SHAHEEN: Yes, Sir. I will take 
one more minute. 

This very important project, which will go up to 
Baramulla will not be able to help too much unless it is 
extended to Kupwara. Everything is in position and I hope 
that the Government will take a decision. My humble 
request to the hon. Prime Minister and the Govemment 
of India is this. As It is a national project, allocation has 
to be made by the Central Govemment. I hope that this 
will be done. 

Sir, there is the case of giving employment to the 
family members of those who have been the land owners. 
That has also got delayed. I hope the hon. Minister will 
look into that matter also. 

Sir, one more important humble submission is this. 
The designers who are looking after this L08Iy-Katra area 
must be placed somewhere between Katra and Banihal. 
They should have their headquarters there. If they have 
to report back to Delhi sitting somewhere here, the things 
will not improve. lowe my thanks to the people who are 
looking after this project with a big sense of dedication 
and they are spending their lot of time and they are 
making history, of course. My salute to them, my salute 
is to the Govemment because they have not done any 
squeezed the funds in this project and maximum funds 
have been utilised for Kazigund to Baramulla line 
throughout and I am expecting that within a year, I hope, 
that wlH be done through. 

With these submiSSions, I hope that the Ministry of 
Railways can do a big service to the Jammu and Kashmir 
area. 

·DR. PRASANNA KUMAR PATASANI (Bhubaneswar): 
Every year we are participating in Railway budget. 
Honourabte Minister Laluji presently placed a good budget 
but we are debarred of getting good sanction for our 
state of Orissa. Our own Chief Minister deputed one 
Committee of Representatives headed by Hon'ble Speaker 
and we had a nice meeting with Laluji in his own 
chamber. As per our dem~nd, Laluji paid us a patient 
hearing and committed to allot more money to our state. 
According to all India ratio the money which Is allotted 
by Minister is not sufficient. I don't know most of the 
time we see whatever money that you are allotting in 
this budget your officials not utilizing properly. Therefore, 
most of the time the money is lost and you are diverting 
to other states. I have been requesting to allot a good 
sum of amount to Khurdha, Bolangir, new Railway line. 
Whatever the money you have allocated is not sufficient. 
And why it is delay of utilizing the last year money to be 
enquired by your august office. Kurdha Bolangir railway 
new line Is linking In between westem Orissa to eastem 
Orissa and westem Orissa is quiet adjacent to your Bihar. 
If this railway line would be completed soon the people 

. of Bihar may come to see Puri Lord Jagannath, the 
biggest world heritage Konark and Lingraja Mandir. In 
the world heritage consequently within 60 kms radius there 
are three world heritage situated in Orissa that is Konark, 
Lingaraja and f1Jri Jagannath temple. This is the only 
railway line in India which goes through downtrodden area 
of adivasi, harijan and girijan that Is the most poorest 
area of the country that they don't see the train since 

·Speech was laid on the Table. 



independence. To promote our state Orlesa from below 
poverty line this railway linkage can promote the 
economical, commercial revenues of the country. There 
is another smaU railway line from Purl to Konark must be 
surveyed immediately to promcrte eco tourism. I demand 
repeatedly that there should be metro railway connecting 
Kurdha, Cuttack and Bhubaneswar immediately. 

Sir, I am representing Bhubaneswar the cultural 
capital of India, that the capital of our state to the 
Parliament. Aa a peoples' representative, I have been 
demanding to make Bhubaneswar as a No.1 city In the 
country. Now in the IT sector and other scientific 
achievements which is done by the present govemment 
should not be ignored. To promote the city we need 
some more flyovers to be done immediately. In the 13th 
Lok Sabha you had only sanctioned ,:e. Punama Gate 
according to my request. That is not yet completed. Rest 
of the gates those are located under east zone 
Mancheswar, Vir Surendra Sai Nagar, Satya Nagar, Sayed 
Nagar and another Bhubanesar station leading towards 
commercial market. Minister should pay personal attention 
to start this railway overbrldge on priority basis to protect 
the lives of poor people. In every month they are getting 
accidents and deaths. To avoid this human tragedy a 
good sum of amount may please be allotted in this 
Supplementary budget. I have been requesting to you 
since long to construct one over bridge under Jatoni 
constituency i.e. Near to Kurdha Rly. Junction. To save 
the lives of poor people those are leading a very 
miserable lives. That the railway bridge previously 
constructed in the British period may be collapsed at any 
time. To save the lives and property of local people I 
draw immediate attention to implement the project diverting 
the funds i.e un utilized in other states. 

In the last govemment east coast zone is originated 
and not so progressed and the construction of building 
works is highly delayed. The headquarter office should 
be completed and I request the inaugural ceremony must 
be done by you before the elections and to this zone 
other ancillary materials and the improvement of works 
must be executed properly so that this should be best 
zone in the country. 

And lastly in my submission my state Orissa is highly 
neglected relating to railway sector in the country. Suppose 
this year you have allotted about 30 crores to Kurdha-
Bolangir the project needs more than 1000 crores and if 
this way the money wouid be sanctioned this will take 
another 50 years to complete the project. So I request 

please allot 300 crores altogether to start the work ahead. 
Other new line projects submitted by our most popular 
state govemment should be pald special attention by yo .... 

/TrsnsIBtionJ 

-DR. SATYANARAYAN JATIYA (Uliain): Hon'ble Sir, I 
urge for expansion of facilities for passengers in the 
railways through Rail Budget 2008-09. I also urge the 
hon. Minister that newly announced Uliain-Amrit8ar train 
should run via Nagda Kota. It will facilitate direct link 
between the city of Bhagwan Mahakaleshwar and the 
city of Golden Temple, Amritsar. It will also provide rail 
connectivity between Indore-Ujjain-Ajmer via Ratlam, 
between the city of Mahakaleshwar to Pushkar and 
between Ujjain and Durgah of Ajmer Sharief. An intercity 
between Ujjain-Ratlam-Neemach-Chittor should be started. 
193A1194A Jaipur-Shyamgarh train should be extended 
upto Nagda-Ratlam. Regular DMU service should be 
started on Uliain-Indore-Ujjain, via Fatehabad-Chandrawatl 
ganj route. 

Now I would request the hon. Minister for providing 
stoppages. 930319304 Ratlam-Bhopal Intercity and 93111 
9312 Indore-Pune Express should be provided a stoppage 
at Khachroad, 294112942 Ahmedabad Asansol-Parsavnath 
Express and 2247/2248 Ahmedabad-Azimabad-Patna 
2909/2910 Bandra-Hazrat Nizamuddin Garib Rath at 
Nagda, 2415/16-lndore-Nizamuddin Indore Intercity 
Express should be provided a permanent stoppage at 
Mahinderpur Road station and 246512466 indore-Sawai 
Madhopur-Jodhpur-Ranthambore Express at Vikramgarh-
Alot. 

Sir, I would also urge the hon. Minister for survey 
and construction. The proposal for gauge conversion of 
Ujjain-Fatehabad 20 kms stretch should be considered 
with the gauge conversion of Ratlam-Indor. gauge 
conversion proposal. Ujjain-Angar-Ramganj Mandi broad 
gauge line should be laid. On Ujjain Nagda statlone, 
station should be constructed towards Madhavnagar and 
Birlagram and passenger amenities should be provided 
there. 

Sir, now I would like to draw attention of the 000. 
Minister towaras creation of passenger amenities, 
upgradatlon of platforms and their expansion. The • provision for waiting rooms and drinking water should bJa 
made at Piploda-Bagla, Unhel, Aslavda, Tajpur, Runkheda, 

·Speech was laid on the Table. 
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(WR), foot over bridges at Piploda-Bagla, Unhale and 
Aslavda. Computerised ticketing facility at Khachrod, 
Badnagar, Mahindpur Road, Vikramgarh, Alot and at 
Tarana Road should be provided. Computerised 
reservation facility should be provided at Khachrand, 
Badnagar, Tarana Road, Mahodpur Road, Alot and 
Vikaramgarh. 

I urge the hon. Minister to fulfill my above mentioned 
demands. 

/English} 

SHRI SARBANANDA SONOWAL (Oibrugarh): Thank 
you, Sir. In the Railway Budget a lot of promises had 
been made to modernize the Indian Railways and 
adequate budgetary provision has also been made. But 
I am sorry to tell you that in this Budget, the interests of 
the North-Eastern region are totally avoided and 
overlooked. We have been demanding the modernization 
of the railway network i!l the entire North-East India (i.s. 
Assam, Arunachal Pradesh, Meghalaya, Nagaland, 
Mizoram, Tripura and Sikkim). Since Independence, we 
have seen that the growth of railway network In North-
East is very slow. It is moving at a snail's speed. The 
outlook of the Ministry of Railways has to be changed 
for the overall growth of the railway network, its 
modernization, providing distinct facilities and all other 
assistance. 

That Is why I want to draw the attention of the hon. 
Minister through you that the Government of India haa 
already created a new Ministry for the overall development 
of the North-Em-that Is DONER-Department of North 
Eastern Region. The North-E88t area haa also been 
constitutionally categorised 88 a Special Category State 
because of its backwardness. That Is why the 
nomenclature N.F. Railway, It should be changed name 
of It as North-East Railway Zone. A separate zone should 
be created with only the eight States covering the entire 
North-Eastem region. 

Sir, as you know, in the last Railway Budget and 
also in the General Budget, it was promised that the 
national projects like rail-cum-road bridge at Bogibeel, 
conversion of metre gauge to broad gauge from Rangia 
to Murkongselek and others will be supported by adequate 
budgetary provision. But in the latest Railway Budget, 
whatever has been committed by the hon. Railway 
Minister is missing in the General Budget. He has 
promised that the ongoing project will be covered by the 
budget provision in the form of 25 per per cent from the 
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Railway Budget and 75 per cent from the General Budget, 
but it is totally missing in the General Budget. That Is 
why, I make this special appeal to the hon. Minister of 
Railways that the particular budgetary allocation ehould 
be specified as to how this particular project will be 
completed as because the Boglbeel Project Is targeted 
to complete by 2012. If It is to be completed by 2012, 
target fixed by the Railway Ministry, then budgetary 
allocation has to be made and it must be adequate. I 
was informed by the local officers that this time a provision 
of only Rs. 75 crore, that is, 25 per cent has been made 
from the Railway Budget. If another 75 per cent, that Is, 
Rs. 225 crore has to come from the General Budget, 
then that should also be specified In a very clear term. 

Sir, as you know, Dibrugarh Railway Workshop was 
established in the year 1881. In this particular Budget, 
the Railway Minister has promised to modernise many 
railway workshops in West Bengal and many other States. 
We welcome his decision, but he seems to have forgotten 
the Dibrugarh Railway Workshop which is running with 
16 shops and total employees' strength of 1800 at 
present. My appeal, through you, to the hon. Railway 
Minister is that in this particular modemlsation 88pact of 
the railway workshops of Dlbrugarh should also be 
included. 

Since they have declared some of the important 
places like Shimla and Darjeellng as heritage centres, I 
would submit that the history of Railways started from 
Dlbrugarh in the year 1881. So, Olbrugarh should also 
be considered as a railway heritage centre. 

Now I am coming to the point of job reservation in 
Grade C and Grade 0 posts in the NF Railway. There 
should be 100 per cent job reservation for the local 
unemployed youth. Irrespective of caste, creed and 
religion, whoever is born and brought up on the soil of 
Assam and the North-East, they 8hould be 
accommodated. 

As you know, Sir, there is only single track Railway 
line connecting Assam to the rest of the country. That is 
why, we have been demanding that there should be 
double track of railways. A number of new trains have 
been declared. I would request that Oibrugarh and 
Tinsukia should also be given more trains so that 
communication facility can be Improved. 

Sir, for your Information, let me come to other points. 
This particular Budget has announced the coach-making 
factory to be set up in Kerala. The people of Assam 
have been demanding about setting up a coach-making 



factory at Bongalgaon In Aaum and for this particular 
matter, the survey work wu also started long back, but 
this has also been totally ignored. My special appeal to 
the hon. Railway Minister ia that due to increase in the 
frequency of trains and railway network, this particular 
coach-making factory should be aet up In Bongaigaon. 

18.38 hr •• 

[MR. DEPUTY-SPEAKER in IllS Chai" 

Sir, Dibru-Sadlya railway line Is one of the oldest 
lines, from Dangori to Choikhowa, It is still running on 
metre gauge. It should be converted Into broad gauge. It 
is only eight kilometres. Due to large scale Increase of 
population and in view of the fact that, I would like to 
request that over River Brahmputra at Sadlya, there should 
be one more rail-cum-road bridge constructed immediately. 
In Assam and North-East, there Is not even a slngls 
electric line. 

Therefore, electrification of the Rallway line should 
also be there. The Ministry has set up modem Railway 
network In rest of the country. So we demand Immediately 
to set up a metro network connectivity In Guwahati to 
tackel the traffic system comfortably. 

Lastly, the unemployed youth have always had a 
strong prejudice and a strong senae of deprivation In the 
Railways. Therefore, the Ministry should declare a epeclal 
package for employment in the entire North-East. 

°Hon'ble Sir, Construction of Rly. Over bridgee at 
Shantlpara (Dlburgurah), Sinsukia, Makurn, Dlgbol, 
Meragherlta and Rupai. 

New Traina could be introduced in GuwahatI, Tlrwukla, 
Dlbrugarh, Silchar. 

Frequency up gradation of RajcIlani Exp ..... between 
Guwahatl, Tlnaukia and Dibrugarh 

Increase number of goodI traInI In Auam 

Doubling; of Rly tract between Guwahatl to OIxuOIrh 
via Tlnaulda.· 

MR. OEPUTY SPEAKER: The next tpHker Is 8M 
Vlrendra ~umar. Pleale be brief, and try to ooncIude 
your 8f)8ICh within five minutes. 

Those hon. Members who want to lay their written 
apeechea on the Table of the House are allowed to do 
80, and the same will form part of the proceedings. 

SHRI RUPCHAND PAL (Hooghly): Sir, I may be 
permitted to lay my speech on the Table of the House in 
order to .. ve the time of the House. 

MR. OEPUTY SPEAKER: I am also Hying the aame 
thing. Yes, you can do It. 

SHRI VIRENDRA KUMAR (Sagar): Hon. Deputy· 
Speaker, Sir, I want to begin my speech on Railway 
Budget. In today's newspaper, I have read that the south 
bound trains remained stationary for about 6-7 hours due 
to some fault In the Northem Grid and the passengers 
faced a lot of problems. Budget s88sion Is going on and 
the Railway Budget is being dilCU88ed and fault In the 
Northern Grid during the dlscuAlon Itself expOlles the 
shortcominga In our system. Fifty three new trains have 
been proposed In this budget. Out of that, eight tralns 
would be started only after gauge conversion. The desired 
attention towards the safety concerns Is lacking In this 
budget. No clear plan has been made for ensuring safe 
Journey. The pace of work for the reconstruction of railway 
tracks has been so slow In the last 5 Ylars that more 
than half of the tracks are over burdened. Railway bridges, 
small or big, are In dilapidated condition and the traln 
accidents occurring every other day show that the 
Infrastructure of the Railways hu become sick. Though, 
we have made the optimum use of the present capacity 
of the Railways, but no attention has been paid to the 
concrete efforts needed for Increasing this capacity. There 
" also lack of foresightedne.. In the railway budget. It 
proposes to run a train upto Fulwaria but many states 
like Madhya Pradesh, Rajasthan, Gujarat, Kamataka have 
been deprived of the new trains. 

Mr. Deputy-Speaker, Sir, I hail from Madhya Pradesh. 
The Bins-KatnJ track Jn Madhya Pradesh is known as the 
goods track. A goods train passea through this track every 
15-20 minutes. We had much hope from the railway 
budget that the stations on the Blna-Katni track would be 
provided new trains. A number of Garib Rath tralna are 
being introduced and we hoped that perhape our. hon. 
Railway Minister's attention may be drawn to this pbor 
railway line and a Garlb Rath train may be Introduced on 
tt1Ia track but It did not happen. The train passengers of 
this route did not get any new train. A new train has 
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been announced from Jabalpur to Nizamuddin. Before 
that, we had been demanding for a long time that the 
Madhya Pradesh Sampark Kranti Express, which runs 
thrice a week currently, should be run on all seven days 
and on its current route of Jabalpur-Katni-Bina-Jhansi-
Delhi. But, the said new train will run between Jabalpur 
and Nizamuddin via Itarasi instead. Regarding change in 
the route of the train between Raipur and Lucknow, we 
had demanded from the hon. Minister that if a train can 
be run between Jabalpur and Nizamuddin via Itarasi then 
why the train from Raipur to Lucknow can not be run via 
Katnl-Bina-Jhansi? There is not a single train for Lucknow 
on this track preaently. Our old demand can also be 
fulfilled by running the Raipur-Lucknow train via Bina-
Katni route. 

One important feature of this budget is that attention 
has been paid to the coolies and they are being made 
Gangman. 

Mr. Deputy Speaker, Sir, about 100-125 coolies came 
to me yesterday. I want to present before the hon. Minister 
their woes as told to me by them. They told me that 
only those coolies will be considered eligible who have 
passed class eight and who are below 35-40 years of 
age. 

Mr. Deputy Speaker, sir, coolies who have been 
working for a long time and who are already 60 or 70 
years old are not going to benefit from this scheme. 
There is a large number of coolies who have a token 
but are unable to work physically and they want to pass 
on this token to their son or nephew but even In that 
they are facing a lot of problem. Will the cases of such 
coolies be considered too so that they can transfer their 
tokens to a member of their family? Whenever the hon. 
Minister rises to give reply, he should clear the confusion 
regarding condition of eligibility for coolies to be a 
Gangman. Regarding safety arrangements, I would like 
to mention an incident which took place at platform 
number two of Sagar railway station on 10.8.07. A drinking 
water stand was being built there. The stand collapsed 
and two young girts, belonging to scheduled caste, aged 
11 years and 13 years respectively, died on the spot. 
But no financial assistance has been provided so far by 
the Railways to the victims' families. Neither the contractor 
provided any assistance. I had spoken to the DRM in 
this regard and he had assured us that a financial 
assistance of fifty thousand rupees would be provided 
but not even 5 paise have been provided to the family. 
The Railway Administration should come forward to 
provide assistance to the victims' families with sensitivity 
in such cases. 

DetnIindI fDr GIWItS DI1 AI:t:tJIn ~), 2OfJ8.(Jg 
0tJmiJnds fDr .~ GIn (RIi/wIpJ, 2OON}8 
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Mr. Deputy Speaker, Sir, I hall from Sagar which has 
80% population of the total population of my constituency, 
I want to urge the hon. Mlnlater that the pI"tform number 
two should be extended and beautified which Is the long 
standing demand of the people of Sagar. Sufficient safety 
measures should be taken there so that the people could 
have the facility to move directly. I would like to lay the 
remaining pOints in writing. I thank you for giving me 
time to speak. 

•... A total of 53 new trains had been announced In 
the Railway Budget out of which eight trains would be 
run only after gauge conversion Is carned out. Budget 
announcement of reduction of two percent in the fare for 
sleeper class, AC Chair Car and AC III Tier comes with 
the rider that the said concession would be applicable 
only on newly designed high capacity coaches. The fact 
is that there are merely 225 newly designed coaches. It 
would take nearly seven to eight years to replace all 
coaches with the new coaches which means that the 
passengers traveling by sleeper class, AC Chair Car and 
AC III Tier have to walt for seven to eight long years to 
avail of the relief announced In fares. 

Similarly, it has been announced that passengers 
traveling in second class in mail and express trains would 
be given a concession of Rs. one on a travel costing 
Rs. 50 and five percent for. a further journey. This 
concession is not applicable for passengers travelling in 
sleeper class. The seven and five percent reduction in 
AC 1st and AC lind fares respectively would not be 
available throughout the year in all trains. 

Seventy prevent of new trains announced last year 
were not introduced at all. Even 80, more new trains 
have been announced which seems to be a vote grabbing 
tactic as this Is an election year. No clear plan has been 
laid down for implementing safety measures to ensure a 
safe joumey in trains. 

The work relating to replacement of rail tracks has 
been progressing so slowly that more than half of rail 
routes have damaged tracks. Both large and small bridges 
are in dilapidated condition and the frequent accidents 
prove that the basic infrastructure of the railways has 
weakened. Optimum use is being made of railways but 
there is no effort to augment the existing capacity of the 
railways. 

..... This part of the speech was laid on the Table. 
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We are not able to penetrate beneath the illusion 
created by the new railway budget and see the shaky 
financial situation of the railways. More than Rs. eo,ooo 
crores have been spent on railways of which there is no 
account. Railway projects costing Rs. 47 thousand crores 
have been in limbo for many years. The oldest of the lot 
is a Central Railways project dating 1972 which was 
passed in some budget but has not been completed till 
date. There is lack of farsightedness in the budget which 
is well Illustrated by the fact that a train upto Phulwaria 
has been proposed but States such as Madhya Pradesh 
and Gujarat have been totally neglected. The people in 
Katni-Bina rail division In Madhya Pradesh, also known 
as goods track, had hoped for a lot In the Railway Budget 
but had to face disapPointment. I would like to draw 
attention towards some major problems and demands 
relating to railways which should be looked into, keeping 
in view regional interests. 

Gopal Ahirwar, resident of Nagrotia under Khurai 
Thana, Bina Road lost two daughters, Kumari Bharti and 
Radha, on 10.8.2007 when a wall of Railway station No.2 
collapsed, burying the two children. The railway 
department or the contractor has neither paid any 
compensation to the said person even though seven 
months have elapsed since the tragedy nor has any 
judicial action been taken against the contractor 
concerned. 

Malgodam Road Makroniya station should be 
constructed in Sagar. 1271 and 1272 Bina-Itarsi 
Vlndhyachal Express should be given two minutes 
stoppage at Naryawali railway station. Bllaspur-Bhopal 
Express should be given stoppage at Dangldahar station. 
Sheds should be constructed to protect the passenger 
from sun and rain at Ganeshganj, Makroniya, Isharwara, 
Naryawali and Jaruakheda stations. A superfast train 
should run between Rewa and Colmbatore via Katni, 
Sagar, Blna, Itarsi, Nagpur, Hyderabad, Bangluru and 
Colmbatore. This would enable people from Bundelkhand 
and Rewanchal to travel to South conveniently. A new 
train should run between Jabalpur and Indore. Shipra 
Express is always overbooked and runs only three times 
a week. 

A new train should be run from Bina junction to 
Allahabad via Sagar, Damoh and Katnl. Kamayanl ExpntSS 
is usually late by five hours in reaching Sagar. If its 
arrival time is extended by 2'/2 hrs, then It will arrive at 
Sagar at 6.00 in the moming and passengers would not 
have to stay awake throughout night. The reservation 

counter gate situated outside platform No. 2 of Sagar 
station is the most frequently used gate because 80 
percent of the population resides near that area. Hence 
more hotels should be built and commercial activity be 
encouraged In that area. Khurai station should be made 
a model station. Gondwana Express should be run from 
Jabalpur because this Is a revenue eamlng train and 
passengers from Damoh and Sagar are not able to get 
reservation or seats in this train. Sagar Is also a divisional 
army headquarters but no VIP waiting room exists here. 
An assurance had been given in this regard earlier. 
DIsplay board showing coach position ramains out of order 
causing inconvenience to the passengers. 

Arrival time of the Gondwana Express at Sagar has 
been changed to 2.05 AM which is inconvenient for the 
passengers. The original arrival time should be restored. 
The assurance of extending the length of foot over-bridge 
at Sagar station should be fuHllled. 

Chirmlri Damoh train should be extended upto Sagar. 
Jabalpur-Jammu Tawi Express should run on all seven 
days of the week. This would benefit the travellers visiting 
Vaishno Devi Shrine, the most frequented place of 
pilgrimage In the country. Bhopal-Bllaspur train should be 
extended upto Ralpur and should run a8 a passenger 
train. 

Raipur-Lucknow train should run via Katni-Blna.Jhansi. 
If Jabalpur-Nlzamuddln could run via Itarasl, why not the 
Lucknow train? The stand contractor at Sagar railway 
station is forcibly charging more than the fixed rates. 
This practice should be stopped immediately. All express 
trains should be given a two minute stoppage at 
Makroniya Rallway suburbanlsub-clty station. The crossing 
at Kanpur-Bhopal national highway near Makroniya station 
often remains closed. Hence, an overbridge should be 
constructed there at the earliest. GRP supervision is 
needed at platform No.2 of Sagar railway station. Anti-
social elements tend to congregate there. The length of 
shed at platform No.2 at Khurai station should be 
extended. 

A survey for laying a direct rail line from Nagpur to 
Lalilpur via Sagar had been carried-out during the British 
era. If It is implemented and a line is laid from Nagpur 
to Lalitpur, It would benefit the people of Chhilldwara 
and Seoni and the travelling distance of all trains ~ing 
from South India to Deihl would be reduced by 400 km. 
The stoppage of Kamayani Express, Chhlpra Express and 
Gondwana Express should be provided at Jaruakheda 
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station. A large number of goods trains on B1na-Katni 
line stop at Sagar station and the running staff of these 
trains change their duties here. The goods trains often 
remain stationed here. Hence, a third platform should be 
constructed for these trains. 

Earlier Utkal Express used to stop at Ganeshganj 
station. At present, temporary stoppage of train No. 1071 
and 1072 have been provided at this station which should 
be made regular. A large number of students from Khurai 
railway station travel to Kota for studies. A good number 
of businessmen also travael to Kota. Hence, the stoppage 
of Jabalpur.Jammu Tavi Express should be provided at 
this station. It has been observed many times that at 
Sagar station the tickets are sold at only one counter 
before the arrival of the trains at platform No.1 and 2. 
General tickets should be sold at both the ticket counters 
one hour before the arrival of the trains at both the 
platforms. But the officials there complain of shortage of 
staff. 

Duro-Nizamuddin Sampark Kranti Express halts at 
Khurai for one minute due to technical reasons but a 
commercial hah of this train should be provided at Sagar 
Khural like the one at Katni and Bine. The passenger 
trains do not stop at platform No.1 at Naryavali station, 
hence foot over bridge should be constructed at 
Jaruakhera and Naryavali stations. The cases of pick 
pocketing at Sagar station are on the rise, hence 
appropriate action should be taken to check these 
incidents. 

The stalls of various saanchi milk products and ice 
cream should be provided at both the platforms at Sagar 
s'ation. Keeping in view the increasing population the 
number of general coaches and sleeper coaches should 
be increased In Jabalpur-Jalpur Express. A time frame 
should be fixed for furnishing replies to the letters sent 
by all the honourable members of Parliament. It has been 
noticed that the replies to the letters of MPs are not 
furnished even after 4 to 6 months. The position of 
coaches is not being shown at platform No. 1 and 2 at 
Sagar station which is causing inconvenience for the 
passengers. 

Two years back four points were fixed for chy booking 
in Sagar. At present, two booking counters are in operation 
but at least one booking counter shoukl be set up in 
MakronialRajakhedi with a population of 50 thousand. The 
work near platform No.2 at Sagar station is going at a 
snail's pace which should be completed at the earliest. 
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Beautification of Sagar station as well as of surrounding 
are.. should be carried out. There is a long pending 
demand of Intercity Expreas from Sagar to Bhopal and 
this train shold now be introduced. 

Famous pilgrimage spot Anandpur trust is situated 
on Bina-Guna line. The stoppage of Goa Express and 
other trains is provided for 15 days during the fair. Hence, 
the stoppage of Goa Express, Pushpak Express, Nanded 
Sachkhand Express should be provided at Bina station. 
Regular trains from Bhopal, Capital of Madhya Pradesh, 
to Patna via Bina-Satna and from Bhopal to Balaad, 
Mumbai via Bairagarh townShip, Surat should be 
introduced. The work of proposed and sanctioned stamp 
dam for providing water supply to Bina railway colony 
and railway station should be started soon. There Is no 
train from Bina to Bhopal railway station after 8.10 p.m. 
till 12.25 am. Hence the halt of Sachkhand and Goa 
Express should be provided at Bina station. 

Due to Mahamaya being shunted at Bina station, the 
p .. 88nger trains come at platform No. 2 and 3 and the 
people rush towards the trains. Risk of an accident is 
always there even after the announcements are made. 
Hence_lOtlraln should be shunted at platform No.3. Sagar 
level croaslng on Bina.Jhansi line is often closed, where 
undar-bridge or over-bridge should be constructed. RaHway 
inquiry number at Bina railway station is always busy. 
Addition telephone lines should be provided. Several trains 
stop at Bina station and the trains are stopped many a 
times at outer signal. Hence additional platform should 
be constructed. 

There is no TIE in sleeper coaches of 1271 and 
1272 Vindhyachal Express running between ltar .. i and 
Bhopal due to which the passengers have to face a lot 
of problems between Bina and Bhopal. Gondwana 
Express is high revenue earning train which rarely Nns 
vacant. It should run .. a regular train from Jabalpur. In 
BinB, Blna Bazarla Shamshan Ghat is situated near Jhansi 
level crossing. That's why It is not being renovated. It 
should be renovated. Mandi Bamora station is an 
important place for fifty villages of Blna and Kurbai region 
from where the passengers take trains. Hence the 
stoppage of Chhipra Express, Jhelum Express should be 
provided at Mandi Bamora station. Earlier Pathankot used 
to stop at Karauda station and the stoppage of the train 
should be revived. 

The street vendors have been selling thalr items in 
smaU shops at Ganeehward on railway law near Bina 
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railway station for the last several years. Keeping in view 
their livelihood, the railways should permit them to carry 
on their business after fixing rent. The railway protection 
force (RPF) at Sagar, Damoh, Katni, Bina, Bhopal, ltarat, 
Jabalpur do not give bail in even bailable offence. The 
persons coming to stand surety are misbehaved. The 
family members of persons arrested are not informed. 
Human rights are being violated. A high level Inquiry 
should be carried out. The shortage of doctors at Bina. 
railway hospital should be addressed and medical facilities 
there should be increased. 

The construction of an 011 refinery near Bina city Is 
going on in full swing. Hence a cycle stand, booking 
office and one platform should be constructed on the 
western side of Bina railway station. A shed has been 
partly constructed at both the ends of platform No.1 at 
Bina railway station but there is no shed in the middle 
of the platform where the passengers have to face most 
of the difficulties. Hence a shed should be constructed 
here. Bina railway station, being a junction does not have 
the required facilities for the passengers. Hence the 
number of ticket-counters should be increased. 

Due to the proposed 011 refinery, Bina has become 
an important station. Hence keeping In view the demands 
of the officers of oil refinery and the public, the stoppage 
of Bhopal Shatabdi Express should be provided at Blna. 
About 500 acres of railway land near Blna railway station 
has been under encroachment. The said land should be 
got vacated from unauthorized occupation and a plan 
should be prepared for using this land for commercial 
purpose. The beautification of Bina railway station as well 
as its surrounding areas should be carried out.· 

(English] 

SHRI RUPCHAND PAL (Hooghly): Sir, I may be 
permitted to lay my written speech on the Table of the 
House. 

MR. DEPUTY SPEAKER: Yes. 

·SHRI RUPCHAND PAL (Hooghly): Sir, while 
supporting the Railway Budget 2008-Q9, I would like to 
submit that the following Issues need to be urgently 
addressed by the Railway authorities. 

Many of the issues are pending for several years. 
The concerned people expect that the UPA Govemment 
will pay attention to these burning problems affecting 

·Speech was laid on the Table. 

thousands of dally commuters and other people and solve 
the probleme at the earliest. 

I am giving below some of the burning Issues 
affecting the people: 

1. Urgent need to solve the Droblem of water 
logging at Bandel Railway Station in the Howrah 
DivIaion of Eastern Railway - a) at the Bazarpara 
point and b) at the Platform area; 

2. Need to Increase the number of Suburban Trains 
In the Howrah and Bandel; Howrah-Burdwan; 
Sealdah-Nalhatl; Sealdah-Krishnanagar; Sealdah-
Bandel; Sealdah-Bongaon In the Eastern 
Railway; Sheoraphuly-Tarake.hwar; Bandel-
Katwa and Ilmllarty In the suburban aectlons of 
the South-Eastern Railway. 

3. Urgent need to increase the number of coaches 
in the Suburban Traina from 9 to 12 coach.l. 

4. Need to enaure punctuality In the Suburban 
Service .. allO other services. 

6. To provide Eastern freight corridor up to Deep 
Sea Port at Kolkata and to Haldia Port. 

6. Urgent need for completion of the doubling of 
Railway Unea in (a)Jlrat-Katwa (in Bandel-Katwa 
Section) and b)Nalikul-Tarake.war (in 
Sheoraphuly-Tarkelhwar lectlon). 

7. To continue Nallkul Railway Station in the 
Sheoraphuly-Tarakeshwar section of the Howrah 
Divlalon as a regular station and not to convert 
it into a halting station. 

8. To regufarlse the level crossing at Chandanpur 
and facilitate the construction of road from 
Chandanpur Railway Station to Durgapur 
Express Way Crossing Railway Line at 
Chandanpur in Howrah-Burdwan chordllne (as 
per request Rs. 15,23,000I-(Rupeea Fifteen lekha 
and twenty-three thousand only) as per the 
eltlmate by the DRM, Howrah Office but 
aubaequently not pursued by the Railways and 
the money was returned back to Collector, 
Hooghly. The scheme Is to be taken afresh; 

9. Urgent need to increase the passenger amer1iti,a 
including provision of drinking water, effective 
Public address system, clean wahlng hall for the 
passengers, particularly for the aged, disabled 
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women and children; telephone facUlties etc. In 
all important Railway Stations. 

10. Widening of the sub-way at Bhadreshwar 
Railway Station In the Howrah-Bandel line. 
Meanwhile In Howrah division of Eastem Railway 
as per estimate of the Railways two MPs - MP 
from Hooghly and MP from Srlrampur have 
contributed from MPLADS for construction of this 
sub-way. 

11 . Urgent need for a Rehabilitation Plan for the 
oustees and persons evicted resulting from 
Railway Development work. The Railways need 
to provide suitable land for construction of their 
dwelling places and vending outlets and provide 
suitable land to cooperatives of Railway hawkeral 
vendors at Bandel and Chinsura. 

12. Urgent need to use vacant Railway lands for 
cultivation of bio-diesel (like Jatropha etc.); 

13. Urgent need to Improve RaHway management 
in different areas instead of taking prlvatisation 
route which will be ultimately harmful for the 
people of the country. 

14. Need for connecting Naiikul in the Sheoraphuly-
Tarakeshwar Section of Howrah division with the 
Howrah-Burdwan Railway chord line so that the 
Tarakeshwar branch line can be connected to 
Sealdah. 

15. Urgent need to make available Railway land to 
Harlpal Panchayat Samitl for construction of a 
public stand in the Interest of the Railway 
passengers. 

16. To provide Railway land for Singur In the 
Sheoraphuly-Tarakeshwar railway line for 
construction of an approach road by Singur 
Panchayat Samity in the interest of the Railway 
passengers. 

17. To construct suitable terminals for suburban 
trains at Howrah and Se.ldah. 

18. To construct at suitable terminal for SE Railway 
at Kolkata. 

19. To introduce a daNy Jana Satabdi train between 
Sealdah and New Jalpaiguri. 

20. To extend Kolkata Metro upto Dakhlneswar. 

IJfmInds IrJr GIII1II (J(/ Ac&otIt (RiIlwYIJ, 2OIJ8.09 
DImInds IrJr SlfJp/ImtJnIMy GIInII (RiJlwfl), 2fJ()l-(JI 

IIKI DImIndI !rJr &wi GmnItI (Rl/lwlfI), 2OfJU6 
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Sir, I would like to Submit the following demand for 
consideration by the Railway Mlnister-(a) The urgent need 
to take over by the Railways the two Wagon 
Manufacturing Units of West Bengal-(I) Bratthwalte and 
(II) Bum Standard (Howrarh and Bumpur). 

[TfllnsIB/Ion} 

KUNWAR MANVENDRA SINGH (Mathura): Mr. 
Deputy Speaker, Sir, first of all I would like to congratulate 
the hon'ble Minister of Railways Shri Lalu Prasad Ji, Shri 
Rathwa Ji, all the officers and employees of railways for 
having presented Fifth Rail Budget. Railways have shown 
a record profit of Rs. 24 thousand crore. The UPA 
Government in its manifesto promised progress and 
development in the country and the railways have set a 
record by showing excellent performance. Therefore, all 
of them deserve congratulations. 

Sir, as my previous speaker and also other Members 
of NDA have commented on rail budget. In Its furtherance, 
I would like to quote a few lines from the report of expert 
committee of railways, constituted under the Chairmanship 
of Dr. Rakesh Mohan during NDA's regime. The report 
stated:-

{English} 

"Indian Railways is today on the verge of financial 
crisis. To put It bluntly, the business as usual low 
growth will rapidly drive Indian Railways to fatal 
bankruptcy. In 16 years, Govemment of India will be 
saddled with an additional financial liability of over 
Rs. 61,000 crore i.s., US$ 15.36 billion. On a pure 
operating level, Indian Railways is in a terminal debt 
trap." 

[Trsf18/ationj 

The said report was presented during NDA's regime. 
Since UPA Govemment came to power, it has now 
presented fifth budget. I have Just said that the railways 
has earned a profit of Rs. 24 thousand crore. It is a 
matter of pride for the whole nation. In view of constraints 
of time, I express my gratitude to the hon'ble Minister 
who has provided at least something to everybody, each 
section, be it poor, rich, middle class or others, through 
the budget. Even patients and students have been 
provided concessions in fares. 

Sir, since my student hood I observed a trend that 
in run up period to the Rail Budget, people used to 



anticipate that this much fare may be increased, as 
increase in passenger fares was obvious. But, since UPA 
came to power and Laluji assumftd the charge of Railway 
Ministry, the fares have been decreased In place of 
increasing, in all the five budgets. The fares of upper 
class AC I class. . .. (lntelTUptions) 

MR. DEPUTY SPEAKER: If you want to make any 
point conceming your constituency, make it first. 

KUNWAR MANVENDRA SINGH: Yes, I will say that 
also. 

Passenger fares have been reduced by 7 percent in 
AC I Class, by 4 percent in AC II Class and by 3 percent 
in AC III Class. Coolies have been made Gangman and 
Gangman will be made Gate Man. It will solve the problem 
of unemployment and vacant posts will also be filled up 
and the coolies will get facilities. Girl students up to B.A. 
have been provided free rail passes for going to colleges 
and for male students this facility has been provided upto 
12th level. Concession has also been granted to patlema, 
senior citizens. The hon'ble Minister of Railways has made 
several provisions for all sections of society. 

Sir, concessions have also been provided for patients 
suffering from incurable diseases such as AIDS and 
Cancer while traveling for treatment purposes. The 
construction of freight corridor will provide ample 
opportunities. It will give a boost to transportation of goods. 
Earlier, people were apprehensive while sending their 
goods through railways as goods trains used to be 
stranded for several days at stations resulting In delayed 
delivery of goods. Now the situation has Improved and 
now goods reach well on time and that in why now people 
prefer trains for dispatching goods. It has benefited the 
public and the railways as well. 

Sir, further 21 stations have been identified for up 
gradation to world class station. The birth place of Lord 
Krishna, Mathura has been included in the said list on 
my request. Therefore, I am highly grateful to the hon'ble 
Minister. I have some other demands, which I would like 
to lay is the House . ... (lntel7llptions) 

MR. DEPUTY SPEAKER: I had asked you to put up 
your demands first, you have already spoken for eight 
minutes. 

KUNWAR MANVENDRA SINGH: Sir, the hon'ble 
Minister got survey of Khurja-Raya railway line conducted 

during Iaat budget. Indeed, the survey took place. My 
submlsalon is that it should be included In supplementary 
budget. From here there is no trains for Kolkata. A new 
train up to Patna has been started. I urge the hon'ble 
Minister to extend the said train upto Kolkata. Further, 
there is railway link between .Mathura and Jaipur. I urge 
that Mathura may be linked to Jaipur. 

There 18 a train between Mathura-Alwar, that may be 
extended upto Jalpur. It will facilitate pasaengers going 
to Jaipur. 

Further out of three flyovers, I would like to thank 
the hon'ble Minister for Chatlkara flyovers. Since 1984, I 
have been demanding for third line from Palwal to 
Mathura. I am grateful to the hon'ble Minister as the 
work on this line is In progress. After completion of the 
said line, I would request for approval of construction of 
four flyovers, namely Chatlkara, Chala, Machhllmandi, and 
Janmsathan so that the villagers and the pilgrims will 
feel convenient to travel as they have been facing 
problems in absence of these flyovers. 

In addition to It, I would urge the Govt. to reconsider 
the proposal of states with regard to 50% shaming of rail 
projects expenditure by them. I would say, alnce railway 
is e.mlng 80 much profit, It should bear the cost of 
projects If state govemments do not contribute. 

I conclude with these words and I would submit my 
remaining demands in writing. 

-Kindly fulfil myoid demand of Cheema halt station 
and Narl Salmrl halt station as I have demanded In my 
speech on budget today on 10.3.08.* 

{English} 

MR. DEPUTY SPEAKER: More than 70 Members 
are yet to apeak. 

rrIBfI6I8tion} 

Any Member who is given an opportunity to apeak 
bellev .. that he is the last speaker but he is not the last 
one and there are Members waiting for their tum ,after 
him. 70 Members are yet to speak. Therefore, It Is my 

-... *ThIa part of the speech was laid on the Table. 
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humble request to you that you plea.. present your 
demands as there have been enough of lectures. 

[English} 

SHRI C.K. CHANDRAPPAN (Trichur): I stand to 
support the Railway Budget. In a few minutes, I would 
like to say a few things, particularly about Kerala. 
Electrification in Kerala is done from Shoranur to 
Trivandrum but we do not get the full utility of it because 
we are not having NUMU from Kerala. It does not help 
the passengers. Hence, our request is to start NUMU 
services in Kerala for which we may require additional 
tracks and also workshops for servicing NUMUs, which 
may be constructed there. 

Secondly, the railway line between Emakulam and 
Shoranur is utilization to the eldent of 160 per cent. Two 
ports are coming up. Some other big developments are 
also taking place in Cochin and Trlvandrum. 

18.00 hra. 

If Vizhinjam Port in Trlvandrum and Vallarpadam 
Container Terminal in Cochin are coming, then probably 
the Railways will have to provide for more traffic facilities. 
So, what I suggest is that an additional Une should be 
put between Emakulam and Shomur so that the capacity 
is enhanced. 

Here again, a survey is to be conducted from 
Emakuiam to Guruvayoor for a new railway line, which 
will be a part of the Konkan Railway on the coastal 
railway system, that will be something like a by-pass. 
So, Emakulam-Guruvayoor-Thanur, and then to Konken 
Railway-this should be done. 

Another thing is that there is already a survey done 
for Trichur-Nenmara railway line. But that should be 
implemented and action should be taken so that the 
construction work could start. Here, the problem that I 
would like to point out is this. This would also help lessen 
the pressure on the line Shomur-Emakulam because if 
the train goes from Trichur to Nenmara and then to 
Chennai, it would help. 

You perhaps know that Guruvayoor is a big pilgrim 
centre. As a pilgrim centre, Guruvayoor deser:ves a hotel 
or a Yatrl Niwas by the Railway Tourism Corporation, 
which has to be given sanction to. 
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There is a demand made here for increasing the 
frequency of the train services from Kannur to 
Yashwantpur. Now, it is a weekly train and it should be 
made as a daily train; that is a train where you always 
have a lot of passengers. There is also a demand that 
the train that goes to Yashwantpur should be extended 
to Puttap&rti 'where there is a very big super specialty 
hOspital where many people from Kerala go and It is 
also pilgrim centre. 

Another thing is that Guruvayoor Station should have 
a second platform and Guruvayoor Station platform should 
be covered because this is a pilgrim centre that attracts 
large number of people. Already at the Trlchur Railway 
Station, a second entry has been inaugurated by the 
Minister of State of Railways, Shri Velu. But the 
construction work of the second railway, the platform, the 
ROB, booking-counter -all these works are pending and 
the Railway authorities are saying that they are not getting 
the contractors to do the work. I am surprised why It 
should happen like that. Pleue take steps so that these 
workB are done as 800n as possible. 

Then, we have the Guruvayoor-Thanur railway line 
for which sanction has been given some 10-15 years 
ago, but the work has not been started because of the 
land acquisition problem. But with the new Bill which we 
are going to enact regarding the lal)d acquisition, this 
problem might be solved in a way that this line will come 
up. 

The last pOint that I would like to say is that we 
were demanding a new railway zone for the peninsular 
region, of our sub-continent, maybe on the South-West 
side. It may include the Konken Railway from Goa to 
Mangalore and also the other parts which are remaining-
Trivandrum and Palghat. 

Additionally, Salem division can also be made part 
of that zone. If a zone is there probably the development 
of that area can be further improved. So, I would like the 
Ministry to seriously look into this matter also. 

We are supporting this Budget because it did not 
put a lot of burden on people. The Govemment has now 
announced certain new norms for the ROBs baaed on 
which Emakulam-Kayamkulam sector, a thickly populated 
area through which the rail pasees, requires more ROBs. 
The Govemment should take action in this regard. 



support this Budget and I hope these proposals 
would find favour with the Govemment. 

·SHRI M. RAJA MOHAN REDDY (Narasaraopet): 
rise to support the Railway Budget 2008-09. The Budget 
introduced a wide range of passenger amenities 
convenient and comfortable especially for the common 
man. The Budget slashed passenger fares for all claaaes 
of travel, upped existing discounts for students and women 
senior citizens. The Railway Minister has not raised 
passenger fares this time also and still recorded Its highest 
- ever cash surplus profit of Rs. 25,000 crores which is 
shared rightly with its customers and passengers, the 
efforts made in this regard must be praised. 

The introduction of 10 new Garib Rath, 53 new trains, 
extension of trains and increase in frequency of 11 trains 
besides gauge conversion, doubling and construction of 
flyover are really commendable. 

As it would be difficult to finance a large number of 
programmes running into se ... eral crores solely from 
Railways own resources, Govemment's decision to start 
many public - private partnership schemes to attract 
investment to the tune of Rs. 1,00,000 crore over five 
years are praise-worthy. 

The projects likely to see pUblic-private partnership 
include world class facilities at railway stations, setting up 
of rolling stock production units and construction of multi-
model logistics parks, expansion of network and allowing 
commercial usage of railway land by the Rail Land As 
on 29.11.2007, there were 146627 numbers of 
encroachments with a total of 1575.75 area (In hectare) 
under encroachments. 

So the Railways should take eariy affective steps to 
free their land of encroachments as per provisions of the 
Public Premises Act 1971 and Railway Act 1989. 

An early land acquisition ordinance may also be 
passed to enable expeditious commissioning of Important 
railway projects. 

Sir, the pace of construction of new railway lines, 
increasing the speed of trains is hopelessly slow as 
compared to other Countries. During British period, an 
average 572 kms of lines per annum were added for 94 
years with total 54000 kms approximately, whereas after 

·Speech was laid on the Table. 

independence we could add only 168 kms per annum In 
60 years totaling to approximately 10,000 kms. The 
average speed of our passenger or express trains is 
approximately 26 kms per hour and goods train only 24 
kma whereas in other countries trains are running at more 
than 100 to 200 kms per hour and they have now buHet 
trains which run even faster. So Railways should also 
take all neceasary steps to make Railways likewise. 

At present Railway's share in transportation of goods 
is only 30% and 70% is done by Roadways. To increase 
Its revenues, the Railways should identify more routes to 
Its network and construct new lines. 

Since Independence, the construction of new lines In 
South Central Railways is far below the national average. 
The fate of on-going projects Is no better. There are a 
number of rail projects, lying Incomplete, for want of timely 
release of funds resulting In considerable delay in their 
completion and unnecessary escalation In the cost. The 
Railways, therefore, see and ensure that once a project 
is cleared and sanctioned funds are released and they 
should be completed without delay in a stipulated period. 

The South Central Railway has not been given a fair 
deal in the present Railway Budget. A number of justified 
demands submitted by Andhra Pradesh Govemment to 
the Centre from time to time pertaining to pending 
projects, new lines, new trains, doubling and electrification 
of trains, increase In frequency and extension of trains 
are stili lying uncleared as adequate funds have not been 
released. I draw the attention of the Hon'ble Railway 
Minister especially to the projects, namely:-

New Une. (Nadlkudl to Srlulahaetl) 

The construction of new Railway line. from Nadlkudi 
to Srikalahastl In Andhra Pradesh, covering Guntur, 
Prakasam, Nellore and Chlttoor DIstrIcta, is a long pending 
proposal. This line wiD cover the backward areas covering 
309 kms and Ayacut areas of Nagarjuna Sagar, Railway 
board has sanctioned for updating of survey report in 
2004-05. AccordinJly, the survey report was submitted to 
the Board In February 2005. 

The estimated cost of the project Is Rs. 711.52 crores 
with ROR of 15.08%. This will be an altemative and all-
weather route between Hyderabad and Chennai and 'down 
south passing through Nagarjunasagar Ayacut ar,. and 
also backward areas of four Districts. It satisfies all' the 
nonns or RaHway Board for taking up of new RaIlway 
lines. 
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[Sh~ M. Raja Mohan Reddy) 
I may state here that on the present Vljayawada -

Chennai line, there is often disruption of trains as bridges 
and lines are damaged during rainy season. Somatimes 
the entire rail traffic is completely paralysed for days 
together putting railways to enormous losses upto the 
tune of hundred of crores. Hence, to avoid the huge 
losses and smooth running of trains, this new all-weather 
route is absolutely necessary, which may be taken up on 
priority basis and complete the project In a stipulated 
period. 

Plduguralla-Nara .. raopet 

The' Piduguralla-Narasaraopet, (33 kms long stretch) 
is a very Important link, which connects Narasaraopet 
with Hyderabad and Chennai. Narasaraopet is the 
Divisional and my Parliamentary Constituency Head 
Quarter. It is therefore requested that for the safety and 
convenience of new route may be taken up on priority 
basis. 

Doubling and Electrification of Blbinagar-Nadikudil 
Macherla-Nallaoadu, Vijayawada-Gudlvada-Machllipatnam 
-Bhlmavaram/Narsapur-Nidadavoplu, Guntur-Tenali-
Repalle projects may be accorded early sanction for public 
Interest. 

Andhra Pradesh State Government has already send 
proposals for increase in allocation of funds in favour of 
some on-going projects such as Nandyal-Yerraguntla, 
Kotipalli-Narasapur, Kakinada-Pithapuram and Macherla-
Nalgonda. The proposals may kindly be accepted for 
timely completion. 

The requests are pending with the Railways which 
pertain exclusively to the safety and convenience of 
passengers especially old, infirm and women: To provide 
box-type Road under bridge of size with 8 ft. height and 
15 ft. breadth at KM-46 at Narasaraopet Railway Station 
limits. This is long pending issue. 

To provide Foot Over Bridge in Vinukonda Railway 
Station and raise the height of \he 2nd platform. 

To provide second platform and foot overbrldge in 
Markapur Railway Station. 

To raise the level of platform and cover over area in 
Cumbum Railway Station. 

To provide foot over bridge and to raise the level of 
2nd platform in Piduguralla Railway Station. 

DImInds lor GrsnIs on ACCOU1I (RNlwlys), 2fJ08.()9 
0ImInds lor ~ GmnIS (RBmys). 2007-08 
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To extend the cover over platform and lighting facility 
In Gurazala Railway Station. 

To raise the level of platforms, cover over platform 
and lighting In Rentachlntala Railway Station. 

Reconstruction of Macherla Railway Station Building 
and to raise the level of platform. It is an old station. 

To increase the number of Bogies to Secunderabad-
Guntur Fast Passenger Train. 

These may be executed on priority basis as a special 
case. 

Setting up of a new Coach Rehabilitation Workshop 

Hon'ble Chief Minister of Andhra Pradesh has 
requested to set-up a new Coach Rehabilitation Workshop 
at Nandaluru in Guntakal Division, which is located on 
the Chennai-Mumbai route. This is ideally suited for 
receiving coaches from all directions. There is large extent 
of land available at Nandalur to meet the requirement of 
setting up of Coach Rehabilitation Workshop. 

Govemment of Andhra Pradeh has assured to make 
available the required land as well as providing the 
required infrastructure. 

The Gooty and Kazipet Electrical Loco Sheds are 
over utilized and Locomotives are sent to the other places 
for Periodical Overhauling (POH). To meet the ever 
increasing demand for POH facilities, it would be ideal to 
locate the POH facilities for Electrical locomotives at 
Kazipet also to save time and cost. 

Since Kazipet is centrally located and sufficient land 
with required infrastructure facilities is available it would 
be easier for the plant to be set up here. 

If further Improvemant in infrastructure/or any other 
facility is required, Govemment of Andhra Pradesh would 
be ready to extend the facilities as required by the Ministry 
of Railways. 

In the end I may draw the kind attentio? of the 
Hon'ble Railway Minister to some suggestions made by 
the former President of India Shri APJ Abdul Kalam in 
recently concluded two-day conference (February 29 and 
March 1. 2008) on "Railway Vision for 2030". Some of 
them are replacing old chain pulling system with a new 
system which will register the finger prints of the user 



passenger trains at the 200 kmph and goods train at 
150 kmph, door to door services, Double Decker trains 
to handle festival crowds, solar energy for lightning trains, 
switch over to blo-diesel and collaboration with Indian 
Space Research Organization for communication system 
in trains. Multi-layered platform at all type I & II cities, 
zero accidents and integration of all 28 states through 
Railway network by 2030. All these suggestions are very 
valuable for future development plans of the Railways, 
which may be seriously taken into consideration. 

[Trans/a/ion! 

·SHRI RAM SINGH KASWAN (Churu): Sir, the gauge 
conversion work of Suratpura-Hanumangarh, 
Sriganganagar and Churu-Sikar-Jalpur (present 
Sriganganagar-Jaipur railway line) falling in my 
constituency have been included In the current budget. 
This is an important project and its completion will make 
a direct connectivity route between Sriganganagar and 
Jaipur. Only token amout has been allocated for this 
project. Therefore, it is requested that full amount should 
be allocated so that the work could be completed. In the 
previous rail budget a provision for gauge conversion of 
Rewan-Bikaner, Sadulpur-Hissar and Ratangarh-Degana 
railway line was made, and it is necessary to complete 
the same in this financial year. The people of my 
constituency are greatly disappointed that Ratangarh-
Sardarshahar railway line of my constituency has not been 
included in the current budget for gauge conversion, this 
railway track has been in operation for nearly one decade. 
Sardarshahar is commercially and/educationally Important 
place where students from all over the world come for 
the purpose of studies and research. For business and 
employment, the local people go to different places all 
over the country. It is extremely necessary to include the 
said project in the current budget. The Govemment of 
Rajasthan has proposed a number of projects to be 
included in the Rail Budget but the Railway Ministry has 
not considered any of these proposals. 

There is a long pending demand for laying of railway 
line from Sikar to Nokha via Salasar-Bidasar, Bhiwani to 
Churu via Loharu-Pilani, Sardarshahar to Hanumangarh 
and from Churu to Nohar via Taranagar, which Is very 
important for this area. Therefore, this should also be 
included in this budget. 

Gauge conversion work of Rewari-Sadulpur and 
Sadulpur-Hi88ar railway line is 011 the verge of completion, 

·Speech was laid on the Table. 

but in the budget no provlalon has been made for the 
trains that are to be introduced after gauge conversion 
whereas a provision has been made for running trains 
on other routes after gauge conversion. Therefore, It Is 
extremely important to make a provision for running at 
least two expre88 trains one in the night and one in day 
time between Delhi to Sadulpur after the gauge 
conversion. In the similar manner, trains should be run 
on Sadulpur-Hlasar railway line. 

The biggest problem of my Parliamentary 
Constituency is that there is no Railway level crossing. In 
the absence of unmanned or manned railway-cr088ings, 
the rural public has to face a lot of problema. There Is 
450 kms. of railway line in Churu Parliamentary 
Constituency. There are merely 25-30 railway crossings 
and that too on both aides of the city and the roads 
connecting two villages are going to be closed now. The 
rural people are making a 'dhama' protest but nothing 
has been done In the budget for providing any relief to 
them. The crisis would further aggravate after gauge 
conversion. A provision has been made in the budget for 
converting unmanned railway crossings into manned 
railway crossings but no provision has been made for 
making new railway-crossings. The State Govemment 
does not have the resources to spend RI. 1 crore and 
20 lakh for each crossing. I have been raising thil i .. ue 
in every budget discussion but 10 far no solution has 
been provided for this. These days every farmer is owning 
a camel cart, tractor, jeep etc. and only they know how 
difficult it is to cross the railway line in order to reach 
their farms, villages, tehsil, Sub-Divisional headquarters, 
etc. 

Gauge conversion work of Sadulpur-Hissar railway 
line is going on in my home district Rajgarh. Level 
Crossing number 32 which is located at 49.314 kma. 
north-east of Jurnpha railway station Is being shifted to 
50.04 kilometers due to construction of new platform 
where it is not required at all; This railway crossing will 
not help in connecting any village. There is Indasar village 
in the south of the same place which has been connected 
with NH 65. Since the last one month, the villagers are 
sitting on a dhama demanding the said level crOfl8ing to 
be shifted near Indasar vlnage. It has become very difficult 
for the Local Administration to maintain Law and Order. 
Both the Gram Panchayats. Sub-Divisional Qfflcer, 
Rajgarh, District Collector, Churu have written to RaIlWay 
Zonal Manager. Bikaner and other officials and issued no 
objection certificates for shifting the aforesaid railway 
crossing near Induar. They have also apprised the 
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concerned officials on phone in this regard but so far no 
action has been taken. In public interest the aforesaid 
railway-crossing should be shifted to 51.585 kms. (Pole 
No. 51/9) near village Indasar so that 20-25 villages may 
be benefited from It. 

Construction of a Railway Under Bridge (RUB) near 
Guglawa Kirtaan hault, Dokwa, Payali and Sheetalnagar 
and Benisar Station at Loharu-Bikaner section will resolve 
this problem. At present, gauge conversion work is also 
going on, so there will not be any particular problem. 
Besides, on the same railway line, on the westem side 
of the Rampura Station at Guglava road, 8evad-Bhojan, 
Guglava-Kirtan halt stations and on the road in the 
western side of Kandharan halt, near Hadiyal, Mollnr, 
Payli, Sheetal Nagar, Bigga, Benisar, Hemaaar and Sudsar 
villages near Khasoli village on Churu-Sikar road railway 
underbrige and at Bhojasar, Padihara, Balsamad on 
Ratangarh-Degana railway line and Pahadsar, Haslavas 
and Sidhmukh (Bhadra Road) on Sadulpur-Hanumangarh 
raiiway line and in the westem side of Sidhmukh Gram 
on railway line for Hanumangarh from where a very 
important road goes from Jaipur to Shrl Ganga Nagar 
from where more than 500-600 vehicles pass through 
daily and near Lasedi on Lutana Sadasukh road on 
Sadalpur-Hissar railway line, construction of manned or 
unmanned railway level crossing is vary necessary in 
public interest. In the absence of these crossings rural 
people are facing a lot of difficulties. These are accident 
prone areas and farmers have to cross the railway lines 
in a wrong way. The hon'ble Minister of Railways himseH 
hails from rural area. There could be no bigger problem 
than this in the rural areas. He can solve this problem. 
He has admitted in his budget that the State Govemment 
lacks the resources, it cannot allocate funds for these 
level crossings. I have raised this matter In the House 
several times and I have met him personally also in this 
regard. However, no provision has been made in the 
current budget also. 

Alongwith it, there is a long pending demand of halt 
stations at Anandvasi, Jaiselmer and Benisar areas of 
my Parliamentary Constituency which is very necessary. 
Despite the grant of approval for computerized reservation 
facility at Ladnu station, this facility has not been started 
there. It should be started as early as possible. There is 
a need to provide computerized reservation facility at 
Shrldungargarh station also. Please grant approval for it 
without any deiay. Please provide a halt to Badmer-
Guwahati Express 5631 and 5632 at Degana Junction. It 
is a very important train which connects my Parliamentary. 

Constituency to Kolkata. Sadalpur junction is a very 
important station of north-western railways. This station 
connects the entire Rajasthan to Haryana-Punjab and 
Delhi. Therefore, this station should be. developed as a 
model station. A large number of martyers of Kargil war 
were from my area. Therefore, there is a need to provide 
separate waiting rooms with better facilities for defence 
personnel. An over-bridge should be constructed at railway 
level crossings near Churu Junction, Ratangarh Junction, 
Sadulpur Junction and Sardar Shahar Sujangarh Station. 

/English} 

SHRI K. FRANCIS GEORGE (Idukki): Thank you, Sir. 
am not going into the general issues. The Indian 

Railways have shown surpluses since 2005 under Lalu 
Ji and in 2008, raising a cash SUrplU8 of R8. 25,000 
crore before dividend. As the hon. Minister said, on a 
benchmark of net surplus before dividend, this puts the 
Indian Railways above most of the fortune SOO companies 
In the world. I would like to congratulate the han. Minister 
and his team for this commendable performance. 

The various strategies in achieving this have been 
mentioned in the Railway Budget speech. I do not want 
to repeat them. From what we could gather trom the 
speech of the hon. Minister, the Indian Railways will be 
facing a stiff competition from low cost airlines in the 
case of upper class segment of passenger busineaa. Short 
term medium distance passenger business WI'fI be faCing 
intense competition from very vastly improved road 
services. 

To meet this challenge, the Railways should develop 
dedicated high speed freight cum passenger corridors. In 
fact, in the Budget the Minister has announced the 
sanctioning of dedicated freight corridors from Mumbai to 
Delhi and from Delhi to Kolkata. In a major policy shift 
the Railways have announced the construction of 
dedicated freight corridors separating freight traffic from 
passenger traffic on trunk routes. This is being done 
parallei to the Golden Quadrilateral Highway and also in 
its diagonals. I would like to point out that when this 
particular Golden Quadrilateral Highway was constructed, 
it was supposed to connect various parts of our country. 
But the Western Corridor starting from Kanyakumari to 
Mumbai was omitted actually. In tact, we had raised it 
then but the then NDA Govemment did not find It feasible 
or possible to sanction it. 
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Now, the Railways are also taking up this major 
project. The basic question is wh'3ther we should have a 
separate freight corridor itself. The experts say that we 
should be having a dedicated passenger corridor parallel 
to the Golden Quadrilateral and parallel to the North-
South, East-West Express Highways. In fact, the freight 
traffic could be shifted to the existing lines because for 
the freight traffic the maximum speed required is only 
100 kms. per hour. That is possible within the existing 
tracks whereas to run bullet trains, high speed trains, 
which run at 250-300 kms speed, we will need dedicated 
passenger corridors. 

I would request the Railway Ministry to think about 
It because once we lay dedicated freight corridors, it will 
be impossible to have another dedicated passenger 
corridor. How to connect these two? Otherwise, these 
two have to be integrated. We can have dedicated high 
speed corridors where both freight and passenger trains 
could ply. 

In the Eleventh Plan, the Railways plan to have 
capacity enhancement, both freight and traffiC, by utilising 
the dedicated routes. Considering the size of our country, 
we are of a sub-continent size, and also keeping in view, 
the need for fast travelling in modem times, I would 
request the hon. Minister to include Mumbal-Kanyakumari 
sector also under high speed corridor project. 

Various needs of Kerala State have been mentioned 
here. I would restrict myself to certain points relating to 
the hilly district of Kerala, Idukki where there is not even 
an inch of railway line. The hilly district is known for its 
tourism potential. In fact, not only of Kerala's but the 
country's main tourist centres like Munnar and Thekadl, 
the Periyar Wildlife Sanctuary, are located in the hilly 
district Idukki of Kerala. It is not connected by railway. In 
fact, I had requested in the eariier budget discussions 
also for a railway line, the Madura-Thenl line via 
Chlnnamannur-Uttamapalayam-Kumbum to Lower Camp. 
If this line is extended to Lower Camp in Tamil Nadu, It 
will reach five kilometres near to Thekadl, the Periyar 
Wildlife Sanctuary. That will connect the hilly areas of 
Kerala and it will be a boon to tourism. 

Also to give a boost to the tourist centre, the Periyar 
Wildlife Sanctuary, I had made a request. The Railways 
need not have to spend a single paisa. Several new 
trains have been announced. One is Dehra Dun-Kochlvelli 
Express. It can be renamed as KochlveHi·Dehra Dun 
Periyar Express. 

MR. DEPUTY SPEAKER: You can lay the rest of 
your speech on the Table. 

SHRI K. FRANCIS GEORGE: I am concluding now. 

Also, for Idukki, the nearest boarding station is 
Alwaye. Several Important trains have no stop there. So, 
I would request the hon. Minister to consider Trivandrum-
Bikaner, Trivandrum-Chennal Superfast Train, Kochivelll-
Chandigarh Sampark Kranti, Kochivelli-Bangalore, 
Kochivelli-Lokmanya Tilak Garib Rath and also the new 
train that has been announced In the Budget should stop 
at Alwaye 80 that Idukki bound passengers will find it 
convenient to board it. 

So, I would once again request the hon. Minister to 
consider these points and also to name the new train as 
Periyar Express. 

[TrsnsIsHonj 

·SHRI ANIRUDH PRASAD ALIAS SADHU YADAV 
(Gopalganj): Sir, I rise to support the railway budget for 
2008-09. Hon'ble Minister of Railways SM Lalu Prasadji, 
the leader of the youth of our country, is the first railway 
Minister since Independence who has presented four 
historical budget during the tenure ot the UPA Government 
which would be written In golden letters in the history of 
railway budgets. 

A number of concession have been given in fare 
and without increasing the freight rate railways have 
shown a pre-dividend cash surplus of Rs. 25000 crore 
and net revenue of Rs. 18416 core. Post-dividend net 
surplus of Rs. 13535 crore has been declared. 

In the railway budget tor 2008-09, the hon'bla Minister 
of Railways has proposed Improvement in ticketing system, 
passenger amenities and concessions such as increasing 
concession for elderiy women from 30% to 50%. The 
facility of tree monthly season ticket which was being 
provided to girl students upto class Xlith and to boys 
upto class Xth has been Increased to upto graduation 
and class Xllth respectively. I am recalling a couplet:-

·Yat,. Naryastu Pojayantey-Ramantey Tatra Devata" 

That means God remains there where women 'are 
respected. The hon'bla Minister Shri Laluji has taken 
commendable steps for women, girls and students. 

·Speech wu laid on the Table. 
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Several Systems have been formulated for 
transportation of goods. A vision 2025 has been 
formulated for the coming 17 years. The Minister has 
announced various facilities while paying attention for 
improving the railway safety, for taking measures for 
railways protection, for making progress in social welfare, 
special recruitment drive and employees welfare. 

Concession of one rupee per passenger in the fare 
upto Rs. 50 in the second class sub-urban railway, a 
concession of 5% in the fare beyond 50 rupees in the 
same class, 7% in the 1st class AC fare and 4% in the 
AC lind class fare have been given. By giving these 
hefty concessions and that also without increasing the 
fare, he has proved that through effective and efficient 
management the progress and safety of the railways can 
be ensured and the country will go ahead on the path of 
development. The present railway budget is a pro-people 
budget as no increase has been made in the freight 
rates. 

The hon'ble Railway Minister has a considerate view 
towards porters. He has decided to appoint the porters 
working at railway stations as Gangman and on other 
group '0' posts as a one time measure under social 
welfare scheme after conducting their verification. Families 
of porters expressed their satisfaction and happiness over 
this decision by taking out procession and celebrated the 
occasion In a festive mode of Holi with Gulal and raising 
the slogans in favour of Shri lalu Prasad Yadav. This 
shows the popularity of Shri lalu Yadavji. 

Sir, the hon'ble Minister has proposed to set up new 
stations with a view to upgrade the services provided by 
the Indian Railways. Some stations have been upgraded 
and the work is going on at some others. The work 
regarding conversion of meter gauge into broad gauge Is 
in progress. He has taken a resolution to Implement the 
commitment made to provide facilities of intemational level 
at the stations of metropolitan cities like Delhi, Kolkata, 
Chennai and Patna etc. The entire nation has been 
covered under the railway's network. 

Sir, through you and on behalf of the people of my 
constituency Gopalganj in Bihar I would like to urge upon 
the hon'ble Railway Minister Shri lalu Prasadji to set up 
divisional railway office in my constituency Thave, which 
would provide employment opportunities to the people 
and would also remove the impediments coming in the 
way of execution of railway works therebv giving impetus 

to developmental works In this zone. I request the hon. 
Railway Minister Shrl lalu Prasadjl to sanction this 
proposal and also issue necessary orders for 
establishment of the divisional railway office. 

As ~art of the measures being taken to upgrade the 
Indian Railways to intemational standards, I would suggest 
that open tickets upto a period of 180 days (6 months) 
be Issued on the lines of undated open air tickets. The 
passenger could then get his ticket confirmed on phone 
or int&.met when the date of travel becomes confirmed. 
This would facilitate the passengers and the govemment's 
revenue-eamings would also increase. 

Sir, the railway budget by hon'bla Railway Minister, 
Shrl laIu Prasadji has been followed by the General 
Budget by the Finance Minister, Shri Chidambaramji like 
the coaches follow a railway engine. Both have kept public 
interest in mind and I support both the railway budget 
and the general budget wholeheartedly. 

I commend the fact that after Independence It Is 
hon'ble lalu Prasadji who has succaeded In touching the 
hearts of both the general public and the rural masses. 
Hence, I, on behalf of the people of my constituency, 
Gopalganj, express my sincere thanks to Shri lalu 
Prasadji. 

Achievement. (2008-2008) 

• Historic cash surplus of Rs. 25 thousand crores. 

• A surplus of Rs. 69 thousand crore earned 
during the last four years. 

• Operating ratio 16% 

• Fund balance increased to Rs. 20,500 crores. 

Budget Eatlmate 2008-2008 

Year 2007-2008 Year 2008-2009 

Goods transportation 790 minion 850 million 
target tonne tonne 

Total income As. 73 thousand As. 82 thousand 
erore crore 

Annual plan As. 31 thousand As. 38 thousand 
erore crore 

New P ..... r ServIce. 
• 53 pairs of new trains 

• 10 pairs of Garlb Raths 

• Extension of route of 16 pairs of trains 

• Frequency of 11 pairs of trains increased. 
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Plan ... Iated achievement. 

Plan 2007-2008 2008-2009 

New Linea 155 km. 350 km. 

Gauge conversion 

Doubling of tracks 

Wagons manufactured 

1,645 km. 2,150 km. 

500 km. 1000 km. 

14 thousand 20 km. 

Reduction In pe ... nger ra.... In all categorle •• 

• Reduction of one rupee In second class fare 
upto Rs. 50. 

• Reduction of 5 percent in second class fares of 
more then Rs. 50. 

• 2 percent reduction in fare of new designed 
sleeper, AC-III, Chair Car. 

• Reduction in AC-I and AC-II fares. 

• Completion of rationalization of AC fares. 

Conce •• lon. 

• Free monthly pass to girl students upto 
graduation level for going from house to college 
and back. 

• Free monthly pass for students upto class-XII 
for going from house to school and back. 

• Concession in rail farea for senior women 
citizens raised from 30 percent to 50 percent. 

• Free AC-II coach passes for Rajdhanl and 
Shatabdi for Ashok Chakra awardees. 

• 50 percent concession in second class fares for 
AIDS patients. 

Facllltle. for pea.engers 

• Stopping of waste disposal from moving trains 
within four years. 

• Discharge-free toilets in aU trains. 

• Construction of high level platforms, shelters and 
foot overbridges at stations. 

• Facility of buying railway ticket through mobile 
phones. 

• Implementation of 'Jan Sadharan Ticket Booking 
Yojana' throughout the country. Unemployed 
youth to be given agency for sale of tickets. 

• Online information about trains. 

• LHB division coaches in Rajdhani and Shatabdi 
trains. 

• 'Public Addre$S System' In passenger coaches. 

• Arrangement of lift, escalator and multi-Ieval 
parking at large stations. 

Suburban Service. 

• Sanction to MUTP Phaae-2. 

• Elevated fully air-conditioned, from Churchgate 
to Virar in Mumbai. 

• 300 new services proposed to be started In 
Mumbai. 

F ... lght trade 

• Reduction In freight charges. 

• Completion of the process of rationalization of 
freight charges. 

• 14 percent reduction in freight charges for fly 
ash. 

• 5 percent reduction in freight charges for diesel 
and petrol. 

• Concession In traffic loading from sidings during 
empty flow Increased from 30 to 40 percent. 

• Uniform rates for piece-meal traffic. 

• Rout.wise development scheme for busy routes. 

• Manufacture of new design hi-capacity wagons 
by wagon manufacturers. 

• Recruitment of coolies who hold licences to the 
post of gangman and other class-IV posts. 

• Constitution of Minority Cell in Railway Board 
and all rural railway headquarters. 

• More than five thousand OBCs recruited out of 
the total ten thousand recruitments made for 
class-IV posts. 

• Introduction of Mother-Child Health Express. 
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Public-Private Partnerahlp 

Rs. One lakh invested under PPP in five years; 

Rs. 25 thousand crore to be invested under PPP in 
2008-2009; 

• World class facilities at major stations. 

• Joint ventures for opening new manufacturing 
units. 

• Promotion of private container trains. 

• New design wagons. 

• Construction of bulk and non-bulk terminals. 

• Establishment of logistics park. 

New menufacturlng unlta and workahope 

• Establishment of new rail coach factory in Kerala. 

• Establishment of a new wagon rebuilding factory 
in Garkha. 

• Development of Jamalpur factory as a 
manufacturing unit. 

• The railways will run the Mokama and 
Muzaffarpur wagon factory and carry-out its 
modernization as well. 

• Special land acquisition laws for acquisition of 
land for railway projects on line of the NHAI. 

• Staff to be employed to man all the busy level 
crossings which are unmanned, at present. 

• The provision for DRF increased from 5 
thousand 400 crore rupees to seven thousand 
crore rupees. 

• The number of consequential train accidents fell 
from 234 accidents in 2005-2006 to 194 in 2006-
2007. 

• Online monitoring of rolling stock. 

• ACO would be installed in three more zonal 
railways. 

Rail Safety 

• Recruitment of 6 thousand jawans and one 
thousand sub-inspectors In the RPF. 

DImInd8 lor GIIms 011 AI:cotn ~ys), 2OtJIJ.()9 
o.n.ntJs lor ~ GlInts (R*'YS). 2OON)8 
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• Deployment of a special force In ladle. 
compartments. 

• Installation of metal detector screening systems 
and bomb detection and disposal systems at 
stations. 

• Emphasis on modernization of the RPF. 

{English} 

SHRI P.S. GADHAVI (Kutch): Sir, I rise to express 
my views on the Railway Budget, 2008-09. 

Normally, the Railway Budget should be for the whole 
of India. It should cater to all parts of the country. 
Secondly, Indian Railways are a commercial institution. 
But when we look at the present Budget, I am sorry to 
find that this Is not meant for the whole of our country 
but it covers some selected portions of our country, 
particularly the parts from where the Railway Minister or 
the State Minister for Railways hail. 

As you know, In the Western Railway, States like 
Gujarat, Maharashtra, Rajasthan and Madhya Pradesh are 
fast developing States in commerce and industry. In their 
development, the role of the Indian Railways assumes 
great Importance. But when we look at the present 
Railway Budget, we feel that instead of satisfying the 
requirements of these States, the same are ignored. 

I can say about my constituency, Kutch of Gujarat. 
Among all zones of Indian Railways, Western Railway 
generates more income and in Western Railway, 
particularly Gandhidham area, yields Rs. 5 erore per day. 

Through you, I would request the hon. Railway 
Minister to consider our longstanding demand which I will 
be narrating in short. 

I would like him to consider one more express train 
from Mumbai to Bhuj which is our longstanding demand. 

There was an Inter City train between Bhuj and 
Vadodara, but it was discontinued. I would request the 
hon. Minister to re-start the BhuJ-Vadodara Inter City train, 
looking to the heavy demand for it by public and 
particularly by traders and large number of labourers, 
who have recently settled in Kuteh after that devastating 
earthquake. I would request the hon. Minister to introduce 
direct trains connecting major ports, that is Vieakhapatnam 
and Kandla and also Kolkata with Kandla. It is our long-
standing demand. 
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It is the long-standing demand of all MPs from Gujarat 
to shift the Headquarters of Westem Railway from Mumbai 
to Ahmedabad because more than 98 per cent operational 
area of Western Railway is in Gujarat. It is our long 
standing demand which has not been fulfilled. 

I would also like to know from the hon. Minister, 
when he replies, about the total number of units of wheel 
factory, coach factory, wagon factory, axle factory, diesel 
loco factory, electric loco factory, etc. Where are these 
situated? According to my information, most of them are 
in Bihar or in other parts. Moreover, he should also 
mention in his reply, out of these factOries, how many 
have started production? Are these factories achieving 
their production target or not? What is the progress of 
other factories? Why have they not started their production 
yet? I expect, while replying, hon. Railway Minister should 
also explain why none of such units has been set up in 
westem region, that Is Maharashtra, Gujarat and Rajasthan 
from where Railways generate highest Income. 

I would also like to request the hon. Railway Minister 
to give clear explanation, In his reply, on the following 
important matters and I also wish that he may allow a 
discussion with him, on these issues, which I am stating 
in brief. When gauge conversion work of Udaipur-
Ahmedabad railway line will be started and completed? 
When will the gauge conversion work of Ankle.wer-
Rajpipla; Surendranagar-Dhrangdhra; Ahmedabad-
Mehsana-Taranga-Ambaji; Bhavnagar-Mahuva; Bhavnagar-
Dh08a-Surendranagar; Dhasha-Jetal8ar, Ahmedabad-Botad; 
Bhavnagar-Tarapur; Khed Bhrahma-Ambaji Via Abu Road 
lines will be started and completed? When conetructlon 
of new proposed lines between Vlramgam-Sankheswar; 
Daman-Nasik; Nadiyad-Tarapur; Godhara-Dahod-Indore-
Devas; Tarapur-Mehmadavad; Ahmedabad-Khedbrahma-
Ambaji; Mehsana-Harij-Radhanpur; Vejalpur-Botad; Rajkot-
Jaipur-Marwad lines will commence? None of them has 
been started. They are only on paper. You are not doing 
anything. 

I would like to know from the hon. Railway Minister 
when the double stake container facility between Kandla 
and Bhatinda railway track will be started. 

The hon. Railway Minister should call for a discu88ion 
on these issues and he should discuss them. 

In my constituency some projects are pending, like 
Railway Over Bridge and Under Bridge; developing railway 
stations and their beautification and declaring them as 

model railway station. No progress has been made In 
this regard. Hon'ble Railway Minister should consider of 
taking up introduction of new railway lines, increasing 
their frequencies and eldension of railway lines; he should 
look into issues concerning modernisation of railway 
workshops at Dahod, Bhavnagar, Vadodara, Surat, 
Mehsana, Palanpur; train washing lines at Palanpur, 
Mehsana, Veraval; introducing pantry car and eldra 1 st 
AC, 2nd AC, 3rd AC and sleeper coaches in long distance 
trains. 

The hon. Railway Minister, in his reply, should mention 
as to how many railway workshops are there in Westem 
Railway and their locations; how many railway washing 
lines are there In GuJarat and their locations; why new 
washing line is not being introduced in Gujarat as the 
same has been Introduced In Konken Railway, which has 
got washing capacity of 22 railway coaches only in 20 
minutes. ... (InffJrruptions) 

There are many other points. The Members who 
spew last never gets enough time to apeak. What crime 
have we committed? 

MR. DEPUTY SPEAKER: Shrt Gadhavl, you can lay 
the rest of your speech on the Table of the House. 

SHRI P.S. GADHAVI : Thank you. 

·Sir, I rise to express my views on Railway Budget 
for 2008-09. Normally, the Railway Budget should be for 
whole India and should cater the neede of all parts of 
our country. 

Secondly, the Indian Railway is a commercial 
Institution. 

Sir, when we look to present Railway Budget, It gives 
a impression that:-

(I) This is not for all parts of our country. 

(ii) It favours to selected portions of our country, 
particularly from where Hon'bla Minister hails i.e. 
Bihar State and some parts of Southem States 
where from Senior Minister of State for Railway 
hails, 

(Iii) In this Budget, there seems gross neglect/pn of 
the areas from where Railway generates m'ore 
income. 

~ .. • This part of the speech was laid on the Table 
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IShri P.S. Gadhavi] 

Sir, as you know that States like Gujarat, 
Maharashtra, Madhya Pradesh and Rajasthan are fast 
developing States in commerce and industries, and in its 
development, role of Indian Railway assumes great 
importance. But when we look to present Railway Budget. 
we feel that inspite of satisfying the requirements and 
needs of these States, the same are ignored. 

Sir, I can say about my Constituency i.e. Kutch 
District (Gujarat) in particular and in general of my State 
,: e. Gujarat that:-

(i) Amongst all zones of Indian Railway, Western 
Railway generates more income and in Western 
Railway, Gandhidham Area earns daily income 
of Rs. 5 crore and more, 

(ii) In Western Railway Zone, 98% parts of its 
operational area is in Gujarat. State. so shre of 
Gujarat in income of Western Railway Is more 
than 98%. 

(iii) One major port Kandla, and other very important 
minor ports, viz. Mundra, Jamnagar, Okha, 
Bhavnagar, veraval, Pipavav, Hazira and many 
other ports, are contributing much In the Income 
generation of Western Railway. 

Thus, looking to income generation and large number 
of ports which are important for import and export of 
very large quantity of goods, Hon'ble Railway Minister 
should have considered the demands of Gujarat State 
and other States in his present Railway Budget, but I am 
sorry to say that the same has not been done for the 
reasons best known to Hon'ble Railway Minister. 

Sir, through your Honour, I request Hon'ble Railway 
Minister to consider our long standing genuine demand 
which are narrated in short as under:-

(i) To consider one more express train from BHUJ 
to MUMBAI, as traffic on this route is increasing 
every day 

(ii) To re-start BHUJ-VADODARA INTER CiTY 
EXPRESS TRAIN, which was discontinued. 
Looking to the heavY demand for it by public 
and particularly by traders and large number of 
labourers, who have recently settled in Kutch 
after devastative earthquake in 2001. 

(iii) To introduce direct trains connecting major ports 
i e. Visakhapatnam and Kolkatta with Major Port 
Kandla and also direct train from Jagannathpuri 
to Gandhidham, as large number of people from 
Andhra Pradesh, Tamil Nadu, West Bengal, 
Orissa and Bihar are settled in Gandhidham, 
Kandla complex. 

(Iv) To shift Headquarters of Western Railway from 
Mumbai to Ahmedabad as more than 98% 
operational area of Western Railway is in 
Gujarat. 

(\t) Hon'ble Railway Minister ought to have 
considered the genuine demand of Gauge 
Conversion of works, viz.:-

(a) BHUJ-NAlIYA Section in Kutch District. 

(b) A missing link between PATAN and BHILDI, 
which is very much important to join Western 
parts of country with Ahmedabad and 
important parts in Gujarat. 

I would like to know from Hon'ble Railway Minister 
that in his reply he should explain the total number of 
units of Wheel Factory, Coach Factory, Wagon Factory, 
Axle Factory, Diesel Loco Factory, Electric Loco Factory 
etc., where these are situated? According to my 
information, most of them are in Bihar. Moreover, he 
should also mention in his reply that out of these factories, 
how many have started production, are these factories 
achieving their production target or not? What is the 
progress of other factOries, why they have not started 
their production yet? I expect, while replying, Hon'ble 
Railway Minister should also explain why none of such 
units have been set up in Western Region i.e. 
Maharashtra, Gujarat and Rajasthan from where Railway 
generates highest income. 

I would like to submit that Hon'ble Railway Minister 
should also pay attention to the following matters, which 
may be considered very minor for him, but same assumes 
very great importance for public, which I narrate in brief 
as under:-

Undue delay in getting permiSSion for pipe lines, 
below the Railway Track; with the result so many water 
supply schemes are very badly affected. 

I would also like to request Hon'ble Railway Minister 
to give clear explanation, in his reply on the following 



1101 SIMuIory Rs«tUion R,; lJis6pptow/ 01 R",." PHALGUNA 20, 1929 (Sab$ DIfrwtds lor GIllis on AotxJIIII (RItiIrMys), 2fXJ8{)9 1 102 
(AmInfinIrI) 0dhIIrar RIM" (AmIntJnItt) BII, 2008 DImIndI for ~ GrMIIs (F/IIJIJMys), 2OONJ8 
RIiIwIy BudgIII (2OO8-09)-GnfIJ DiIaJIIion 6IId OtimIndI for EXCfIIS GmnIs (R6I/Nys), 2OfJ5.(J6 

important matters and I also wish that he may allow 
discussion with him, on these issues, which are narrated 
as under:-

(1) When Gauge Conversion work of UDAIPUR-
AHMEDABAD RAILWAY LINE WILL BE 
COMPLETED? 

(2) When the Gauge Conversion work on the 
following Railway Lines will be started and be 
completed:-

(A) Ankleswer-Rajpipla 

(B) Surendranagar-Dhrangdhra 

(C) Ahmedabad-Mehsana 
Taranga-Ambaji 

(D) Bhavnagar-Mahuva 

(E) Bhavnagar-Dhosa-Surendranagar 

(F) Dhasha-Jetalsar 

(G) Ahmedabad-Botad 

(H) Bhavnagar-Tarapur 

(i) Khed Bhrahma-Ambaji Via Abu Road 

(3) When construction of new proposed lines will 
be commenced:-

(A) Viramgam-Sankheswar 

(B) Daman-Nasik 

(C) Nadiyad-Tarapur 

(D) Godhara-Dahod-Indore-Devas 

(E) Tarapur-Mehmadavad 

(F) Ahmedabad-Khedbrahma-Ambaji 

(G) Mehsana-Hard-Radhanpur 

(H) Vejalpur-Botad 

(I) Rajkot-Jaipur-Marwad 

would like to know from Hon'ble Railway Minister 
when Double Stake Container facility between KANDLA-
BHATINDA Railway Track will be started. 

Hon'ble Railway should call for discussion to all M.Ps. 
for problems concerning to Railway in their respective 
Constituency, viz.:-

(a) Railway Over Bridge and or Under Bridge 

(b) To develop Railway Stations and their 
beautification and declaring them as a Model Railway 
Station. 

(c) Introduction of New Railway Lines, increasing 
frequencies, and extension of Railway Lines. 

(d) Issues concerning to Modernization of Railway 
Workshops at Dahod, Bhav-Nagar, Vadodara, Surat, 
Mehsana, Palanpur and at many other places. 

(e) Train Washing Lines at Palanpur, Mehsana, • 
Veraval and at other places. 

(f) To introduce Pantry Car, and extra 1st AC, 2nd 
AC, 3rd AC, and Sleeper Coaches in long distance trains. 

(g) To augment the facilities of Railway Parcel 
Services. 

(h) To augment the facilities like more sitting Benches, 
Drinking Water facilities, 

Plctogram, Foot-Over-Bridge, Booking Window etc. 

I also wish that Hon'ble Railway Minister should al80 
explain in his reply that-

(a) How many Railway Workshops are in Western 
Railway Zone and please give their locations? 

(b) How many Railway Washing Lines are in Gujarat, 
and where are these Located? 

Why new Washing Line Is not being introduced in 
Gularat as the same has been introduced in KONKAN 
RAILWAY, which has got washing capacity of 22 Railway 
Coaches only in 20 minutes? 

I would iike to submit through you Sir, that if Railway 
can plan to dispose of its unused vacant land, and its 
road side scrap land with public auction, Railway can 
certainly earn crores of Rupees, which is not being 
implemented in collusion with some corrupt offiCials and 
people of vested interest in it. Sir, repeatedly I am 
requesting the concemed Railway authorities for disposal 
of more than 100 acres of most valuable land of' QId 
Railway Station at Bhuj (District Kutch, Gujarat), which IS 
being openiy encouraged upon by land maphias, but no 
attention is being paid to my this request. 
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IShri P.S. Gadhavi] 
I would also like to know whether Is It true that the 

foundation stone of Dedicated Freight Corridor (DFC) was 
laid down by Hon'ble Prime Minister, but what is the 
progress in Western Corridor i.s. Mumbai - Delhi and 
Eastern Corridor i.e. Ludhiana - Kolkata. I would also like 
to know from Hon'ble Railway Minister about the 
implementation and progress of his much ambitions 
Dedicated Freight Corridor (DFC) Project of Rs. 35,000 
Crores. 

Is it fact that due to lack of funding, this ambitious 
DFC Project is getting delayed and with the result due to 
escalation in cost, this Project may get more delayed? 

So, to complete this Project in time, what steps are 
being envisaged by the Railways? 

Sir, I would like to know from the Hon'ble Railway 
Minister that Somnath-Verawal Broad Gauge Line, though 
already completed, but waiting for its Inauguration, when 
it will be ultimately inaugurated? Foundation Stone of this 
Project was laid down by the then Hon'ble Deputy Prime 
Minister, Shri L.K. Advaniji. 

Hon'ble Railway Minl.tar should al80 explain about 
the progress of the following Gauge Conversion Lines 
under Port Connectivity Projects in Gujarat, namely:-

SURAT-HAZIRA 

MUNDRA-KANDLA 

BHAVNAGAR-ALNG 

PORBUNDER-BEDIBUNDAR 

Sir, in Gujarat certain Railway Stations were declared 
as Model Stations. But I am sorry to say that progreas 
on these Model Stations are very slow. I should be obliged 
if the Hon'ble Railway Minister snould speak out about 
the progress of work made on these Model Stations. 

Sir, it Is the policy of Railways that when Gauge 
Conversion takes place from Meter Gauge to Broad 
Gauge, level of platform requires to be raised or upgraded, 
but in Saurashtra and in my Constituency i. s. Kutch, no 
such work of upgradationlraising of platform has taken 
place. Hence, I would like to know from the Hon'ble 
Railway Minister whether upgradationlraising of platform 
in these regions is taken care of, or not, while converting 
from Meter Gauge to Broad Gauge? Please give details 
on this issue in reply. 

I would also like to know from the Hon'ble Railway 
Minister whether presently Railways are facing acute 
shortage of wheels and coaches? Please let me know 
whether they are getting adequate supply of wheels and 
coaches, or not? According to my Information, the normal 
life of wheels and coaches is 18 years. Whether very 
recently, during the tenure of Shri Lalu Prasadji, this life 
span of wheels and coaches has been increased from 
18 years to 25 years? Please mention category-wise life 
span for use of wheels and' coaches. Because, Sir, it is 
apparent t:lat if these coaches and wheels will be used 
beyond their normal life span, the chances of accident 
will increase and it is very serious from the point of view 
of safety of passengers, which Is of utmost importance. 
Therefore, Sir, it is my allegation that only with a view to 
show the profit, Hon'ble Railway Minister is playing 
dangerously with the precious life of passengers by 
increasing the normal life apan of wheels and coaches 
from 18 years to 25 years. 

I would also like to know from Hon'bie Railway 
Minister that whether he would consider to give relief by 
way of cut in tariffs for iron-ore exporters, as in the first 
eight months of 2007-08 fiscal year, Railway has increased 
the rail freight for iron-ore exports by 44% from Rs. 1.26 
per tonne per km. (on April t, 2007) to Rs. 1.81 per 
tonne per km. in January, 2008. 

On iron-ore exports traffic, Railway has hiked the 
congestion surcharge to a whopping 60% per tonne with 
effect from December 1, 2007. Earlier, the congestion 
surcharge was at 35% per tonne, which was effected 
from October 1-an increase of 14% points over the 
21% surcharge level prevailing till September-end. The 
21% congestion surcharge was Imposed on iron-ore 
exporters from April 1, through a notification after the 
Budget. 

Other Surcharge. 

Apart from the congestion surcharge, iron-ore 
exporters are also paying busy season surcharge of 7% 
with effect from October 1, when the Railway had 
increased the surcharge by one percentage point. 
Moreover, a terminal charge of Rs. 40 per tonne has 
been imposed on iron-ore till March 31, 2008, apart from 
a development charge of 2%. With all these surcharges, 
for moving one tonne of iron-ore on a 50Q-km. distance, 
exporters now have to pay about Rs. 987 compared to 
the base tariff of Rs. p54. 70 as announced in the Budget. 
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Whether Hon'ble Railway Minister will explain that in 
the name of Special Railway Safety Fund (SRSF), which 
is meant to be levied only for the specific purpose of 
raising funds for asset renewal, the same are being 
collected continuously. 

The Chairman of the Standing Committee on Railway 
has also observed to the effect that ·Converting the safety 
surcharge into a development charge is an indirect way 
to earn revenues. It raises questions of propriety 
considering the fact that it was not mentioned in the last 
Rail Budget speech. While the Railway make claims of 
having reduced fares, they are indulging in deceptive 
practices like these," he said, adding that the Committee 
had specifically recommended withdrawal of this charge 
and sought an Action Taken Report from the Ministry. 

I hope and expect that Hon'ble Railway Minister 
should consider my few suggestions as stated above very 
positively. I thank you very much for giving me this 
opportunity to express my views on Railway Budget of 
2008-09.· 

[Trans/ationj 

·SHRI HARIBHAU JAWALE (Jalgaon): Sir, I am giving 
my following demands in writing on the Railway Budget 
for 2008-09. Kindly grant them your approval. 

1. A new train Amravati-Mumbal Express is going 
to be run twice a wtlek. Kindly, run it on all 
seven days and add to it one AC-III tier, two 
sleeper coaches and two general coaches from 
Bhusawal. 

2. The surcharge levied on super fast trains should 
be roUed back. 

3. Stoppages of Mangla Express and Goa Express 
should be provided at Jalgaon in Maharashtra 
and of Kamayani Express and Mahanagari 
Express at Raver station. 

4. Rakes should be made available on priority for 
transportation of fertilizers. 

5. Hon'ble Minister of State for Railways, Shri 
Suresh Kalmadi had inaugurated conversion of 
narrow gauge line Pachora-Jamner in Maharastra 
into broad gauge ,and its extension upto 
Malkapur on 16.02.1996 but no work has been 
started yet. This work may please be started 
immediately. 

6. Seating arrangements and roof shading should 
be increased for passengers at the platforms at 
Bhusawal, Jalgaon and Daund stations. 

·Speech was laid on the Table. 

7. Farmers of my parliamentary constituency send 
thousands of metric tonnes of bananas to U. P. 
and Delhi every year. But, nine wagons in three 
rakes went empty two months ago due to 
shortage of bananas. After that, the Railway 
Department cancelled the discount of fifty rupees 
in the freight for farmers and sent notice to the 
farmers to deposit Rs. 14.5 lakh. Thereafter, the 
farmers and the traders refused to comply with 
the notice and stopped sending bananas through 
railway. Their contention was that the cancellation 
charges for the empty nine wagons should not 
be taken from them. 

I, therefore, urge the hon'ble Railway Minister that 
the penal action against the banana producing farmers 
should be cancelled and they should be provided reli.f 
so that the farmers start sending banana through the 
railways again. 

SHRI DEVWRAT SINGH (Rajnandgaon): Hon'ble Mr. 
Deputy Speaker, Sir, I support the railway budget and 
the demands for grants presented before the House by 
the hon'bIe Railway Minister. Through you, I would like 
to say in the House that not only India but the whole 
world's eyes are on the rail budget presented in the 
House for the fifth consecutive year by Lalu Prasad/i. 
The Indian Railways and the railway lines are largest not 
only in India but in the whole world. And the credit for 
running this railway system smoothly and turning it into 
a profit earning entity goes to Lalu Prasadji. The 
Government definitely deserves accolades for this. 

Mr. Deputy Speaker, Sir, through you, I thank the 
UPA Govemment which is working for the welfare of the 
common man under the leadership of hon'ble Sonia 
Gandhiji, Dr. Manmohan Singhjl and Shri Lalu Prasadji 
and it is being reflected in this railway budget. Today, 
Indian Railways has become the lifeline of every Indian. 
Crores of people in the country depend on the railways 
and a very Significant time of their life is spent in the 
trains everyday. Today, we are watching major changes 
In the railways. Though our friends in NDA are opposing 
It but by doing so they are just fulfilling their duty that 
they have to oppose it in the House and that is why 
they are opposing it. They also agree that revolutionary 
changes have taken place in the Indian Railways in the 
last 4 years, be it faclNties, safety or cleanliness.' ~his 
budget is not some tricky game of figures as is being 
said here repeatedly. 

MR. DEPUTY SPEAKER: Do you have any demanct 
for your constituency? 
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SHRI DEVWRAT SINGH: Sir, it was definitely very 
difficult to make profit but we have done it. Through you, 
I would like to say two-three things. It Is definitely a great 
step to provide online reservation and reservation through 
mobile. I want to congratulate and thank hon'ble Minister 
that revolutionary work has been done In my parliamentary 
constituency Rajnandgaon. I had requested hon'ble 
Railway Minister and the Minister of State for Railways 
Shri Rathwaji for this work. I would like to thank hon'ble 
Soniaji and the Prime Minister that an order for survey of 
a new railway line in my constituency has been issued 
and a provision for the same has been made In this 
budget. I express rny gratitude for that. The railway line 
from Dongargarh to Kota via Khairagarh, Chhuikhadan, 
Gendai, Lohara, Kawardha will surely be a revolutionary 
railway line because there are many natural resources at 
large scale through which the Railways will benefit a lot. 
A new train Bilaspur-Pune Express has been started in 
Chhattisgarh which will be very helpful for our students 
who study in Pune. Nizamuddin-Bilaspur-Gondwana 
Express has been extended upto Rajgarh which is also 
a very good step. There is Ma Bamleshwarl Temple in 
Dongargarh, which is an Important segment of my 
constituency, and which has been given the status of a 
dream destination on tourism network. I request that the 
Dongargarh railway station should be made a model 
station. There is a very big railway ground and it will be 
very good if a railway stadium is built there. Rajnandgaon 
is a Parliamentary Constituency and there is a need for 
expansion of facilities at railway station here. In the 
Rajnandgaon city, there is need of under bridges at 
Motipur and Gaurinagar where lines of central railway 
and south central railway pass. 

Expressing gratitude to the hon. Minister for 
conducting survey of a new railway line in Chhattisgarh, 
I would like to say that a Sampark Kranti Express runs 
from our place to Delhi and is named as Chhattisgarh 
Sampark Kranti Express. It will create a goodwill among 
the people of my constituency if this train is renamed as 
Satnam Sampark Kranti Express after the name of the 
revered saint Guru Ghasidas of our area. Constant efforts 
are needed for extension of railway facilities and I thank 
the hon. Minister for the demands for grants presented 
by him in the railway budget. 

·Sir, Ministry of Tourism has put Dongargarh on the 
world map by including it in eco-tourism. There is. need 
for wide ranging changes in the Dongargarh railway station 

..... This part of the speech was laid on the Table. 

for providing hassle free travel facilities to the tourists 
and stoppages of important and long distance trains so 
that more and more tourists are attracted to visit Ma 
Bamleshwarl Devi Temple In Dongargarh. 

Navratra fair is organized twice a year (in Chaltra 
and Kwar) at Ma Bamleshwarl Devl Temple and 8 to 10 
lakh devotees visit the temple on each occasion. Railway 
administration provides stoppages of superfast trains and 
extends local trains upto Dongargarh temporarily during 
Navratras for faCilitating devotees. But thousands of 
devotees visiting Dongargarh everyday do not get any 
such facility and they face a lot of Inconvenience. I, 
therefore, urge you that urgent attention must be paid to 
the foHowing demands for providing proper travel facilities 
to the tourists visiting Dongargarh: 

1. Durg-Ambikapur Express train should be run 
from Dongargarh. 

2. Durg-Amarkantak Express train should be run 
from Dongargarh. 

3. Maharashtra Express between Gondia and 
Kolhapur should be run from Dongargarh 88 this 
train connects many religious places of 
Maharashtra with the religious city Dongargarh. 
Therefore, it is very important to run this train 
from Dongargarh from religious point of view. 

4. It has already been announced to run Samath 
Express, which runs from Durg to Chhapra, from 
Dongargarh but It has not been implemented till 
date. This train connects many important 
religious places of Madhya Pradesh and Uttar 
Pradesh with the religious city Dongargarh. 
Therefore, it is very important to fUn this train 
from Dongargarh for the tourists. 

5. Gondia-Rarntek PaSsenger should be run from 
Dongargarh so that important religious place 
Ramtek can be connected directly with 
Dongargarh. 

6. Gondia-Chandrapur Passenger train should be 
run from Dongargarh so that the tourists from 
Maharashtra and Andhra Pradesh are also able 
to travel to Dongargarh smoothly. 

7. Temporary stoppage of the following trains is 
provided at Dongargarh during fair time. These 
trains shouid be provided stoppage at 
Dongargarh on regular basis for the benefit of 
the tourists: 

(a) Mahamaya Express 

(b) Azad Hind Express 
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(c) Puri Jodhpur Express /English} 

(d) Bilaspur-Chennai Express 

8. For providing facHities to the tourists the fO/Iowing 
trains which are extended to Dongargarh 
temporarily during the fair, should be run from 
Dongargarh on regular basis: 

(a) Bilaspur-Ralpur local train 

(b) Tumsar-Tlroda Passenger train 

(c) Local train from Nagpur to Gondia 

9. The Ministry of Tourism has accorded the status 
of tourist centre to Dongargarh under Eco-
Tourism. Keeping this in view, the following 
facilities should be reRtored at Dongargarh: 

(a) Dongargarh railway station should be 
provided facility of a terminal, which it had 
earlier. 

(b) Relief train should be established at 
Dongargarh again. 

(c) The changing of Guards In trains at 
Dongargarh should be kept as It is. It is learnt 
that this facility is being removed from 
Dongargarh which would not be proper from 
the point of view of tourism. 

10. There is urgent need for construction of a new 
foot over bridge as the old bridge is very narrow 
and hinders the movement. 

11. Fair tax is taken from the passengers during 
the Fair while no other religious place has such 
tax. Therefore, Dongargarh should also be 
exempted from the Fair tax like other religious 
places. 

The Ministry of Tourism has put Dongargarh on the 
world tourism map by including It In ece-tourism which 
will definitely increase the number of tourists going there. 
The Central Government has already allocated funds for 
development of tourism in Dongargarh and various works 
for the facility of tourists are going to be started soon by 
the Tourism Department. 

Therefore, I request you to take action urgently on 
the said demands to provide faster, smoother travel 
to the tourists in accordance with the demands of the 
Trust. 

SHRIMATI C.S. SUJATHA (Mavelikara): Mr. Deputy-
Speaker, Sir, I thank you for giving me this opportunity to 
participate in this discussion. 

I congratulate the hon. Minister Laluji and his 
colleagues for presenting a more people-friendly Budget 
this time. I thank him 'especially for the measures he 
proposed for the women passengers. It is a welcome 
step to absorb the railway porters as Class IV employees. 
I also take the opportunity to express my gratitude to the 
hon. Minister for con8iderlng Kerals for the setting up of 
a Coach Factory. I hope the Minister will take appropriate 
measures to begin the work on the project without delays 
and a time-frame may be set for the completion of the 
work. 

Formation of a new Railway Zone is a long pending 
demand of the people of Kerala. I repeat the demand 
once again in the House. Creation of a new zone 
comprising the areas of the South West Coast would 
definitely help achieve the required railway development 
in this region including the State of Kerals, giving 
momentum to Its economic development too. 

Sir, I congratulate the hon. Minister for converting 
the Railways into a profit-making public sector Institution. 
I also congratulate the entire staff of our Railways for the 
great achievement because without the sincere and honest 
work of these sections this could not have been possible. 

However, I would like to draw the attention of the 
hon. Minister to certain problems faced by a section of 
railway workers. Now there is an increased tendency In 
outsourcing the work to private contractors. These contract 
workers are not given any facilities and there is no job 
security either. Every new contractor change8 the staff 
thU8 leaving the eariier workers out of fob. Out sourcing 
mU8t be stopped and all contract workers must be 
absorbed 88 permanent employees. 

The issue of doubling of line is not being addressed 
satisfactorHy. It ia the most urgent work. It has to be 
done and aIao the electrification, computeriaation, opening 
of information centr .. , touch screen facilities, increasing 
platform length, construction of ROBs, platform 8~lters 
etc. have to be taken up. ,. 

The doubling work in the Emakulam-Kayamkulam 
&ector via Kottayam has to be expedited by providing 
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adequate funds. The woai( Is moving at a snail's pace. 
The Railways must take steps to ensure the completion 
of the woai( without further delay. The Ministry allocated 
funds towards doubling only up to Ambalappuzha. This 
has to be enhanced for the qntire stretch. Also the track 
doubling of the sectors Mangalapuram-Shornur and 
Thiruvananthapuram-Kanyakumari should be 
simultaneously taken up. 

The completion of Vallarpadam Container Terminal 
would result in increase in the freight movement. In order 
to cater to the Increased freight and to avoid traffic 
congestion, the Railways should consider the extension 
of Kuttippuram-Guruvayoor line to Edappally. A new rail 
line from Chengannur to Thiruvananthapuram via 
Pandalam-Adoor-Kottarakkara and Kllirnanoor would be 
economically and commercially beneficial. Chengannur is 
the centre point to many of the pilgrim centres of Central 
Travancore. Among them Sabarlmala Is the most 
important, attracting millions of pilgrims every year. Theae 
pilgrims from in and outside the State depend on mainly 
the station at Chengannur. But the present facilities at 
the station are inadequate to cater to their requirements. 
Therefore, sufficient funds may be allocated to the 
upgradation of this station and its facilities. The proposed 
Chengannur-Sabarlmala line should be extended to 
Thiruvananthapuram. Kayamkulam Station is an Important 
station in Central Kerala. This station had been declared 
as a Junction during the tenure of the NDA Government, 
but no funds were allocated for the same. The station 
still suffers due to lack of infrastructure and other facilities. 
Therefore, funds should be allocated to further upgradation 
of this station and also steps may be taken to allow 
stoppage of all trains passing through this station at 
Kayamkulam. 

Since the number of local passengers Is increasing 
rapidly, the Railways should consider MEMU services In 
the cities and for this purpose, a separate line dedicated 
to MEMU should be laid in order to avoid traffic 
congestion in the present lines. I also demand that stops 
for the new trains proposed in the Budget at important 
stations like Kayamkulam, Chengannur, Mavelikkara and 
Thiruvalla besides providing stoppage for Sabari Express 
at Mavelikkara. Gsrib Rstl1 does not stop at any stations 
in Alappuzha district and Pathanamthitta. Therefore, 
stoppage should be provided in this train at Kayamkulam, 
Chengannur and Thiruvalla. 

I would like to make an important suggestion to the 
Railways. There are about 40 acres of railway land lying 
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vacant adjacent to Cheriyanad Station. This land could 
be used for establishing a railway production unit. Since 
water and other resources are easily available in this 
area, I would request the Minister to consider setting up 
of a Rail Neer Factory at this site. 

Sir, it is also necessary to Increase the number of 
Second Class coaches in the present trains to 
accommodate the increasing number of passengers. In 
the previous Budget, there was a proposal for setting up 
of a Bogie Building Unit at Alappuzha. 

But so far no action has been taken to begin this 
woek. Therefore, I would request the hon. Railway Minister 
to take immediate measures for the commencement of 
this project. 

With these words, I conclude my speech. 

[TransIstionJ 

-SHRI S. MAlLiKARJUNIAH (Tumkur): Sir, the 
Railway Budget presented by the Hon'ble Railway Minister 
is an unfortunate Budget as far as Karnataka Is 
concerned. While awarding Railway projects and ailocation 
of funds to Railway projects Kamataka has been totally 
neglected In this Railway Budget. Inter connectivity within 
the state has not been given proper attention and 
importance. 

The Railway Minister lalu Praaad Yadavji has 
announced various steps for the benefit of passengers, 
Including free passes for students and concession for 
senior citizens. But all these seem to have been done 
with an eye on the 2009 elections. A seven percent cut 
in AC-I class fare, four percent cut in AC-II class fares 
and five percent reduction in second sleeper fares is 
cflSCriminatory. This should have been in the reverse order. 

Reducing the fares, announcing free passes for 
students and various other concessions are welcome. But 
unless the frequency of services are increased no purpose 
will be served by these concessions. 

Sir, doubling of the Yaswantpur-Tumkur railway line 
was announced during the year 1991, when Shri Jafar 
Sharif Ji was in the ,helm of affairs. But this woai( is yet 
to be completed. The woai( is going on at a snail's pace 
and it has created lots of inconvenience to the people. 

-English translation of the speech originally laid on the Table In 
Kannada. 



So this work should be completed 88 earty 88 poaaible. 
Despite my repeated requests the Railways has not taken 
up the electrification work of Tumkur-Yaswantpur railway 
line. Since Tumkur Is only 70 Kms. away from Bangalore 
the number of travellers in this route has been Increasing 
gradually. 

Near Upparahalli in Tumkur a R.O.B should be 
constructed for the convenience of 50 thousand people 
living in this part of the city. Both the old and new lay 
cuts of the city are very much crowded. A Barrier should 
be installed next to Kyatsaodra r,ailway station 88 large 
number of public including students use to crose railway 
line there. It would help the public and avoid accidents. 

Passengers amenities should be provided at the 
Mallasandra Railway Station. Safety and security should 
be given priority at this railway station. 

All the railway stations situated between Yaswantpur-
Tumkur-Arasikere should be made 'Model' stations. Gates 
should be constructed at all the railway crossings. Number 
of passengers travelling between Banasandra and Tumkur 
is also increasing. That is why more trains should 
introduced in this route. 

Apart from this, at least 4 more general bogies should 
be attached to the Karnataka Express trains running 
between New Delhi and Bangalore city. As far as the 
ambitious Bangalore Metro Rail Project Is concerned the 
progress of work is very slow due to lack of funds. Hence 
more funds should be released to speed up this project. 

I hope the Hon'ble Railway Minister would consider 
all these genuine demands of my people and I also urge 
upon the Railway Minister to take nec888ary stepa to 
complete all these projects without further delay. 

/English} 

·SHRI AMITAVA NANDY (Dumdum): Sir, I would like 
to Submit the following demands for consideration by the 
Railway Minlster-(a) The urgent need to take oyer by 
the Railways the two Wagon Manufacturing Units of West 
Bengal-(I) Braithwaite and (II) Bum Standard (Howrarh 
and Bumpur). 

Proposed Works on Eutern Railway 

1. Expansion of Kanchrapara Workshop: It Is a well 
known fact that Kanchrapara Workshop served 

·Speech was laid on the Table. 

as an important repairing shop for E.RIy. for 
more than four decades and was never bothered 
by the Railway authority to utilize Its available 
infrastructure for Fabrication of Coaches. by 
modemlzing the workshop, where plenty of land 
is available for such expansion. 

Lalujl should consider that Budget should not 
Ignore the genuine demand of Bengal and 
consider the demand. 

I request Railway Ministry to consider this and 
fund for the same be allotted in this budget. 

2. Provision of a New Railway track from Baslrhat 
to Nyajahat: A new railway track from Basirhat 
to Nyajahat is needed to cater lbe demand of 
Sunderban area who are deprived from a 
speedier and easy means of conveyance. The 
demand was earlier placed in the standing 
committee meeting. 

3. Increasing the frequency of Service and provision 
of New Trains: 

(I) Frequency of local EMU Suberban trains from 
North and South of Sealdah Division. 

(II) 12 coaches EMU trains requires to be 
provided In these section for the benefit of 
the daily commuters In these section. 

(iii) Dum Dum and New Garla are to be 
considered as Subarban Train Terminal. 

(iv) Kolkata Stn. to be used as Terminal Station 
for all Superfast. 

(v) Trains. 

(vi) Railway Hospitals and Dispensaries are 
requires to be renovated and 

(vii) Railway quarters in Sealdah Division are 
requires to be renovated and modernized. 

(viII) Improvement and Modemisation of Dispersal 
System at Dum Dum Junction: 

G.M. Eastem Railway himseH along with his 
official visited the Station and experienced 
the problems facing by the Lacs of 
Passengers. 

• 
(Ix) Reconstruction and widening of RailWay 

Bridge at Sealdah - Ranaghat section of 
Eastern Railway near 30 A bus stand and 
Badiapara. 
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(x) Widening of Bediapara underpassage towards 
Metro Car shed. 

(xi) Upgradation of dispersal system at Dum Dum 
Rly. Stn. 

(xii) Expansion of under - pass at Kancharapara near 
Kancharapara workshop. 

(xiii) Introduction of new EMU Coach for suburban 
passengers for two each for Sealdah North, 
South and Howrah. 

(xlv) Introduction of New Rly. Lines from Budge 
Budge to Falta SEZ. 

(xv) To declare Raniganj and Bishnupur as Model 
Rly. Stn. and gauge conversion of Krishnanagar 
to Chatapara. 

(xvi) Introduction of New Rly. Line from Suri to Prantik 
Rly. Stn. 

(xvii) Hawkers of Eastem and S.E Rly. are to be 
declared as authorized Hawkers through 
introducing a pilot scheme. 

(xviii) More trains are to be provided to Kolkata Stn. 

(xix) Kanchrapara workshop to be expanded for 
manufacturing EMU Coaches. 

(xx) Downsizing In the Railway to be stopped and 
employment scope should be Increased. 

(xxi) Railway should use Solar Power for lighting in 
the Railway Stns. As an alternative source of 
energy. 

(xxii) Dum Dum Stn. and Bidhanagar Stn. Should be 
connected to Kolkata Stn. by Elevated Fly over. 

(xxiii) Safety of the ladies compartment to be increased 
by posting Lady Security Personnel. 

(xxiv) Balihalt-Rajchandrapur to be connected with 
Hindmotor or Konnagar through a new line. 

(xxv) Intro~ction of New Rly. line from Bidhannagar 
to Haroa through Lake town-Rajarhat (New 
Town). 

'SHRI P.C. THOMAS (Muvattupuzha): It is happy 
occasion where a Budget without taxing passengers and 
freight movement has been proposed. The trend of the 

'Speech was laid on the Table. 
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Budget is to improve the facilities and to modernize the 
infrastructure which Is a welcome step. 

The declaration that the waste from Toilets will be 
removed using modem technique is the need of modem 
India. It Is not advisable to continue the old method of 
distributing such waste throughout the rail track. 

The state of Kerala was offered a Couch Factory 
long time ago. It was later established in Punjab. It is a 
welcome step that the Budget has declared a Couch 
Factory in kerala where the state Govt. has offered over 
thousand acres of land. It would have been better if a 
provision for the same was made in the Budget which 
may now be made in the supplementary Budget. 

Southem Railway is the second largest zone in India. 
It needs to be bifurcated. The long standing demand for 
a West Court Zone with HQ in Emakulam where enough 
faculties can be provided. 

Though the Budget has given a declaration about 
same' studies regarding new Railway Corridors, It is not 
clear whether the Govt. has started thinking of fast trains 
with speed of around 300-350 kms. per hour, which is 
neceasary for a developing large Nation like India. It will 
be of great necessity to start fast Passenger Rail 
Corridors. A line from MUMBAI to KANYAKUMARI tjrpigj 
the Western Coast touching Goa, Mangalore, Kozllkode, 
koehi, Triuandrum may be taken up as a pilot project as 
freight Corridors from west to east (MUMBAI-DELHI) and 
to Calcutta has already been declared. 

Keraia is a state with high density necessitating more 
travel facilities to all major cities and towns In India. 
Through 80me steps have been taken in this regard, a 
train to PUNE and JAIPUR through same areas of 
frequent demand from Kerala are necessary. Similarly it 
is of utomost necessity to extent the H.N 12 AMUDIEXI-
ERNAKULAM Manglu Exp. to TRIUANDRUM. 

Kochuveli in Trivandrum is a developing destination. 
However a lot of developments are to come up in 
KOCHUVILI railway Station. Till then It Is necessary that 
aU trains to and from KOCHUVELI be extended to 
TRIVANDRUM Central Railway Station. 

In Kerala the most Important need is to complete 
the doubling of Railway line from North to South. Unless 
more amounts are sanctioned the which state will be 
covered by this facility. I request that money necessary 
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to complete doubling work so as to leave no length of 
line is necessary. 

A doctor in a Train is a necessity in long distance 
Trains. I request that this facility be introduced soon. 

A new line connecting kerala and Kamataka from 
Malabar area is an urgent necessity. It's connectivity to 
Chamakya nagar from Malabar area of KeraJa is made 
the whole state of Kerala will be benefited to travel to 
Banglore and other areas of Kamataka. This will open up 
a new way towards North India also. It is a sorry fact 
that the Budget has forgotten this most important demand. 

I hope the Hon. Railway Minister will fill up the above 
gaps in his reply speech and in this Supplementary 
Budget to come. 

[TflInslstion} 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): Mr. 
Deputy Speaker, Sir, I am thankful to you for giving me 

. an opportunity to speak. I was listening to the speech of 
the hon'ble Minister of Railways. Large sized 
advertisements appeared in the newspapers, the people 
were expecting something great. But the rail budget proved 
to be a damp squib. So far I have not seen such a bad 
budget. ... (Intenuplions) Katihar was myoid constituency. 
I was an M.P. from K1shanganj-Arariya belt. I had attended 
the foundation stone laying ceremony of a railway line 
over there and the work on the said line started during 
our regime. Though the line has not been laid so far yet 
he has announced a train from Jogbanl to Delhi. When 
asked as to by when the train will start, It was said that 
it will start after four years. The budget has been 
presented in such a way as if they will be in power for 
next 10 years. Rail budget is only for a year. Perhaps 
some astrologer has told him that he will be the Minister 
of Railways for long. Annual plans are presented in the 
rail budget. For the first time in a rail budget, we see 
that the minister has announced reduced fare for traveling 
in the specially deSigned coaches which are likely to roll 
out after five years. The Minister has presented the budget 
keeping next election in mind and he has presented day 
dreams. I know that he is handling the railway, the way 
he handled Bihar. Everybody knows how bad future the 
railway has. I undertake few train joumeys and generally 
travel by air as I have been a Minister of Civil Aviation 
thus get more opportunities to travel by air. . .. (InllJlTUpIions) 
Once while traveling from Bhagalpur to Kolkata, caterers 
served me meals. I kept the packed meals beneath the 
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seat, thinking I will eat it later on as while staying in 
Delhi I developed a habit of eating late. After some time 
when I picked the packet only to know that a rat had 
eaten from It. We find rats in each bogie as no attention 
is paid for sanitation. Bad covers and pillow covers 
supplied in the trains smell foul. Only Minister's saloon is 
kept clean and tidy. It will be good If the hon'ble Members 
are allowed to travel in that. 

While traveling in Punjab Mail, I saw cockroaches in 
the bogies. Of course, I am not afraid of cockroaches but 
women passengers in that bogie could not sleep 
throughout the night. They were of the view that attention 
should be paid towards sanitation in trains. 

The hon'ble Minister said that railways has earned 
huge profit. But how? The existing railway tracks are being 
used beyond their capacity, so tracks will get weakened. 
When we construct a road we also assess Its load bearing 
capacity. If NH level vehicles are plied on a road 
constructed under PMGSY, the road will get damaged. 
The present tracks are unable to bear the present traffic 
load. ... (Intenuplions) 

/English} 

MR. DEPUTY SPEAKER: Silence please. Do not 
waste the time of the House. 

[TflInsMtion} 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, he is my 
friend and he has come to encourage me and the more 
he comments the more I will speak. So it is better he 
keeps silent, otherwise I will lay my speech. I expect that 
the hon'ble Minister is representing entire Bihar. He should 
have sanctioned projects for entire Bihar, whereas, he 
has either concentrated everything in Chhapra, or he has 
sanctioned one station, that is under hon'ble Ramkripal 
Ji's constituency. All the four rail factories have been set 
up in Chhapra whereas, he should have set up them at 
different locations, such as one in Bhagalpur, one in 
Muzaffarpur and elsewhere. But he has allocated all the 
four to Chhapra. Self praise will not do, he should pay 
attention to sanitation a180. We claim that we will become 
a developed nation, but have we developed any station 
during last five years properly? Now, he says the Ministry 
win develop mega stations. What is the use now, when 
the time has run out. Now, they are on the ve~. of 
going, they are packing their luggage . ... (Interruptions) 
And there is no harm in packing the luggage? It is a run 
up to the election . ... (Int~) 



1119 

/Engllsh} 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
omould be recorded except Shri Shahnawaz Hussain. 

... (Int~nuptionsr 

{Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Deputy 
Speaker, Sir, now the elections are near. Naugachhiya 
station falls under his constituency. Rajdhanl Express does 
not stop there. He has good influence and the Railway 
Minister listens to him, so, H Rajdhani Express is provided 
a stoppage at Naugachhiya, it will benefit me also and 
often I go there, though he goes there once a while. 
... (Intsnuptions) 

/Engllsh} 

MR. DEPUTY SPEAKER: Do not distUrb. Pleue sit 
down. 

... (Intsnuptions) 

{Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, I want him 
to cooperate with me. My speech is a compassionate 
one and I am not sarcastic. It is opposition's duty to 
awaken the govemment and I am here like a sentinel of 
Bihar. 

/Engllsh} 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except Shri Shahnawaz Hussain. 

... (Intsnuptions) • 

{Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, through 
you, I would like to urge the hon'ble Mih:ster to construct 
a mega station at Bhagalpur as has been made at Patna, 
the constituency of Ram Kripalji. They are from the same 
party. If the hon'ble Minister loves him, I am not jealous 
of it, but he should provide RaJdhani Express and Garib 
Rath to my constituency also. If I have won election f·rom 
there, it does not mean that he will be annoyed with 30 

*Not recorded. 
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lakh people of my constituency. Victory or defeat in 
election is a normal process. He should have 8 great 
heart. Therefore, I would like to request the hon'ble 
Minister. He likes me a lot and I know that by heart he 
may be very happy over my victory in elections and I 
have good relations with him but these relations have 
failed to reflect in the Rail Budget. I have been the 
youngest MP from Bihar, therefore, I could get his love 
and affection. But the budget is politically biased. Nothing 
has been given to my constituency. Then I lodge my 
protest and put the demands of my constituency. 
... (Intsrruptions) 

MR. DEPUTY SPEAKER: Let Hussalnji speak. 
Nothing should be recorded except Shri Shahnawaz 
Hussain's speech . 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, my 
submission is that attention should be paid toward 
sanitation. Pay attention to Kantiji's constituency also. Since 
she is a Minister, she cannot make any demand. My 
submission is that attention should be paid to my 
constituency also and I lay my remaining speech . 

*1 rise to Present my views on railway budget and I 
thank you for giving me an opportunity to speak. On one 
hand the hon'ble Minister of Railways is projecting this 
budget as a historical and people friendly but on the 
other hand being a Member of Parliament from Bihar, he 
is claiming that this budget wiH boost development in 
Bihar and provide more and more railway facilities to the 
people of the state. It seems that this budget is like an 
election manifesto of his party in which number of 
commitments have been made to mislead the people with 
pre-determination in the mind not to implement them. 
These promises have been included in the manifesto just 
to delude the people. Fares have not been reduced In 
the budget rather these have been increased by Rs. 150-
200 per ticket by transferring more than half of the seats 
under "Tatkal Sewa". Some trains have been announced 
for the places where even railway lines have not been 
laid. Some rail factories have been proposed in those 
areas of Bihar where railway lines have not been laid so 
far. He has announced setting up of railway factories in 
Bihar but these are confined to his own area only. Earlier 
he was recognized as a leader of Bihar but now he has 
confined himseH to Chhapra only. He may be remembering 
a major train accident took place last year at Bhagalpur 
in which large number of people lost their lives. At that 

•... * This part of the Speech was laid on the Table. 
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time also we were expecting that attention would be paid 
towards Bhagalpur. I have been raialng my voice for the 
development of Bhagalpur and met him a number of times 
in this regard. But It seems that he wants to take revenge 
of his party's defeat in the Lok Sabha by-elections to 
BJP from 30 lakh people of Bhagalpur. That is why 
Bhagalpur has been ignored completely in this railway 
budget. Ministers make announcements on behalf of the 
Govemment. On visiting Bhagalpur he had made an 
announcement to set up DRM office there but this budget 
has also disappointed us in this regard. 

Sir, he may be remembering that In December, 2007 
had written a letter to him demanding that in the 

absence of basic amenities at railway stations in my 
Parliamentary Constituency Bhagalpur, people of this area 
are facing many problems. These demands are: 

<a) Direct train for Punjab, Rajasthan via Bhagapur-
Kiul. 

(b) Enrouting any of Delhi bound Howrah-Syaldah-
Guwahati Rajdhani Express trains through 
Bhagalpur. 

(c) According the staus of model station to 
Navgachhiya Station and providing halt to 
Rajdhani Express, Yashwantpur Express and 
North East Express trains at this station. 

(d) Similarly, Bhagalpur-Suttanganj Paripantl and 
Kahelgaon stations should also be declared 88 

model stations and basic passenger amenities 
should be provided at these stations. 

(e) A Garib Rath should be introduced from 
Bhagapur to Delhi. 

(f) Weekly Express train between Bhagalpur and 
Delhi should be made a daily train. 

(g) Railway line between Jamalpur and Hawrah Is 
in dilapidated condition. Several bridges have 
sin ked in causing suspension of railway services 
for months. Besides, this section has not been 
electrified and track has also not been 
developed. All the bridges between Jamalpur and 
Hawarah should be rebuilt. 

In December, 2007 when I had sent this letter of 
demand to him, I had also suggested to Include these 
demands in the coming budget and make efforts to fulfil 
them. At that time I was under the impression that as he 

is from Bihar he would do the needful for the development 
of the state. However, no attention has been paid to it 
in the current budget. Not only injustice has been done 
to my Parliamentary Constituency Bhagalpur but It also 
put a question mark to the claims he has made for Bihar. 
It is a hub of industrial and commercial activities and 
'V1kramshila' a famous ancient university is also located 
there. Therefore, there Is a lot of potential for tourism 
and can be a means of eaming foreign exchange for the 
country. 

I would like to mention that after Patna, Bhagalpur 
which is famous for 'Resharn' (Silk), ie the MCond biggest 
city of Bihar. It Is being neglected out of political ill will. 
It was never expected from him and the people have felt 
this injustice. He is presenting the last budget of his tenure 
and I hope that when our Govemment will come to power. 
Justice would definitely be done to us," 

{English} 

SHRI P.C. THOMAS: Mr. Deputy-Speaker, Sir, will the 
copy of the speeches, which are laid on the Table, go to 
the concerned Minister? 

MR. DEPUTY SPEAKER: Definitely, he will read It. 

SHRI P.C. THOMAS: I am laying my speech on the 
Table. 

MR. DEPUTY SPEAKER: You can lay it. 

{Tf'IInslslion} 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Deputy 
speaker, sir, I would like you to direct the hon'ble Minister 
to send replies to the members regarding action taken 
on their speeches laid on the Table. 

{English} 

MR. DEPUTY SPEAKER: I cannot compel; sorry. 

{Tf'IInsI8Hon} 

SHRI SANTOSH GANGWAR: No reply has never 
been received till now. 

, 
MR. DEPUTY SPEAKER: Now, you have been given 

assurance that reply would be sent. Instead I compelled 
by me, the hon'ble Minister has suo-moto given 
assurance. 
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'SHRI CHANDRABHAN SINGH (Damoh): Mr. 
Speaker Sir, through you, I would like to ask the hon'ble 
Minister of Railways, to revise the budget and sanction 
the funds for Damoh-Kundalpui" new rail line for which 
survey has been completed with an expenditure of about 
49 crore rupees. 

2. That the survey for Jabalpur-Damoh-Panna route 
has been completed but the Ministry of Railways has not 
provided any funds for it In this budget due to politics. If 
this project is covered in this budget then the distance 
between Jabalpur and Damoh will be reduced from 200 
kms. to 100 kms. and the distance of Panna from Damoh 
will be reduced by 150 kms. which is presently 300 kms. 
via Katni and Satna. I, therefore, request you to provide 
funds for it in the revised budget in larger public interest. 

3. If the forest department is not giving 'No 
Objection Certificate' (NOC) due to reserve forest situated 
on the proposed Damoh-Punna rail route, then this line 
should be connected to Damoh-Khajuraho line so that 
the distance between Damoh and Khajuraho, a tourist 
spot, is reduced and the iron being transported from 
Jatashankar by trucks may be transported by the train 
and the railways will eam good revenue therefrom. Hence 
the survey of Damoh-Khajuraho rail route should be 
carried out In place of Damoh-Punna rail route and it 
should be covered in the next budget. 

4. The funds sanctioned every year for Lalltpur-
Singrauli railway line are like a drop in the ocean. This 
project was started in 1993 with a project cost of 990 
crore rupees but this project can't be completed even in 
25 years, if only 40 crore rupees are sanctioned every 
year. The present situation will make the project cost 
2000 crore rupees and even then it will not be possible 
to complete this project in fifty years. 

5. The stoppage of Madhya Pradesh Sampark 
Kranti Express, Jabalpur-Jaipur Express and Jabalpur-
Jammu Express should hs provided at Patharia. 

6. A VIP waiting room should be constructed at 
Damoh station. 

7. A ticket booking counter should be set up at 
Golapattl and ·Ratangaon stati')n. 

8. The stoppage of Chhattisgarh Sampark Kranti 
should be provided at Damoh and Sagar. 

9. An ATM should be provided at Damoh Railway 
Station. 

·Speech was laid on the Table. 

10. Jabalpur-Jammu Tawl Express should be run on 
four days a week In place of once a week and thie train 
should be extended upto Udhampur so that the jawens 
from Jabalpur and Sagar may reach Udhampur smoothly. 

11. A 1 st Class AC coach should be attached to 
Gondwana Express 2412 and 2411. 

12. The existing quota of reservation at Damoh 
railway station should be doubled. 

13. The passenger train running between Damoh and 
Blne should be extended upto Bhopal. 

14. Revanchal Express and ovemlght trains should 
be extended from Bhopal upto Indore. 

15. Shipra Express should be made a daily train. 

16. Rajkot Express should be run on three days in 
place of two days a week. 

17. The stoppage of Vindhyachal Express should be 
provided a stoppage at Ghatera and Sagauni. 

18. Bilaspur Rajdhani should go to Ralpur via Sagar, 
Damoh and Katnl and stop at Anooppur Bllaspur and its 
name should be changed as Raipur Rajdhani. 

19. Lalltpur-Singrauli rail line should be allowed to 
be constructed through Panna, Gangau National Park. 

20. Damoh railway goods platform should be made 
a full rake pont in place of half rake pont so that full rail 
wagons of food and green and lime stone could be 
unloaded and loaded. 

21. An overbrldge has been constructed at Patharia 
level crossing in Damoh. A foot overbridge should be 
constructed at Patharia Marg. 

22. Amarkantak Express should run via Sagar-Bina 
so that the passengers of Damoh-Sagar may get an 
additional train for Bhopal. Hence this train should run 
via Damoh-Sagar-Bina three days a week. 

23. Bhopal-Bilaspur Express reaches Bllaspur at 
5 a.m. and remain stationed there whole day. This train 
should be extended upto Durg. It would benefit the public 
and the railways would not be required to provide an 
additional train. 



1125 SI8IJiIofy R.uon Rs: DiSIpptoI'M ti R8iwIp PHALGUNA 20, 1929 (~ DItMnds lot GIBI1Is (JfI Aaxut (&Iwqs). 2OfJ8.(Jg 1126 
(AmIrKInIrt) 0trinIncs R8iw1ys (AmIntlntJrt) 8iI, 20118 DImIndI lot ~ GIInII (/IIIRyst 2007.08 
RaiIwIy /JudgIt (2OO8-09)--GBn1r6 Dist:lMifJn ItId 0IrMndI for Exr;ws GIII1JII (RMrtI,.t 2OfJ5.06 

24. Jabalpur-Nagpur Express runs on three days a 
week and remains stationed at Nagpur. This train should 
be extended upto Bangalore. 

I, therefore, request you to fulfill the above mentioned 
demands in larger public interest. 

DR. KARAN SINGH YADAV (Alwar): Mr. Deputy 
Speaker Sir. it seems to me that the hon'ble Members 
sitting on my opposite benches have not b~n able to 
find any fault in the rail budget. About half a dozen 
leaders of BJP have only one complaint that the rats are 
always seen running at railway stations or in the trains. 
Perhaps these hon'ble Members have been tutored to 
recite this fact. BJP is a party which can feed milk to 
Ganeshli and now It seems that after Ganeshli and God 
a rat would be included in their angenda for victory. 

MR. DEPUTY SPEAKER: You should spea\( on behalf 
of your party. You have got only five minutes to speak. 

DR. KARAN SINGH YADAV: It would have been a 
logical statement had hon'ble Shahnawazji said that Laluji 
has created a minority cell at every zonal level for the 
minorities for the first time or Lalujl has ensured the 
presence of a member of minority community in any 
recruitment body or committee of Railway Board. But it's 
not a question of finding faults only. From a common 
man to hon'ble Prime Minister, everyone has praised this 
'Gudri Ke Lal Dhartlputra' who was bom among the cows 
and buffaloes. ... (Intsrrup/ions) 

MR. DEPUTY SPEAKER: Have you got any demand 
relating to your constituency? 

DR. KARAN SINGH YADAV: He has proved this 
before the entire world that only English speaking people 
are not competent; infact a villager can also rise to the 
level where institutions like Howard, Oxford and 11M 
honour him with the title of Management Guru. Recently, 
i spoke to a young coolie at Delhi Cantt. Railway Station 
and told him that now he would be able to get a job, to 
which he replied that may God give Lalu Prasad Ji a 
long life, may his chiidren remain blessed and happy and 
he may progress more and more throughout his life. This 
is the kind of thinking the people have for him who has 
provided great relief to the poor people, to the Kulhad 
makers (potters), Khadi users and dairy product sellers. 
No word of praise is enough for Lalu Prasad Ji who has 
a dream to make Indian Railways the number one railways 
in the world. At present hon'ble Railway Minister is not 

present in the House, speaking in his presence will seem 
like . ... (lntsl'TllPtions) 

MR. DEPUTY SPEAKER : He is not here. 

DR. KARAN SINGH YADAV: it is a big thing to praise 
someone in his absence. My speech will remain 
incomplete if I do not speak about the people of my 
Constituency here. I am very grateful to hon'ble Lalu 
Prasad Ji for making a provision in the budget to conduct 
a survey for laying a new railway line from my 
constituency Bhlwadl to Rewari, Introducing a Garib R!lth 
from Jalpur to Chandigarh and doubling the railway line 
between Alwar and Rewari. These provisions in the Rail 
Budget were such that the people of my Conltituency 
asked me to make a mention of these things In the 
House and thank the hon'ble Minister for the same. 

I have 2-3 small demands. It has been our long 
pending demand that a passenger train should be 
introduced between Jaipur and Delhi via Alwar, Rawari 
and this train should have stoppage at all the small 
stations. It should start from Delhi In the momlng and 
retum to Delhi in the evening. There is an urgent need 
for such a train. Some trains running between Rewar! 
and Deihl are called one RD, Second RD, Four RD, Seven 
RD. If these trains are extended upto my city Alwar, which 
comes under the National capital region, then it will greatly 
benefit hundreds and thousands of dally commute,. of 
my constituency who come to Delhi for work. The old 
train Chetak Express which used to run from Udaipur to 
Delhi via Jaipur, Alwar and Rewari was a moter gauge 
train. When this track was converted into broad gauge 
then this train was run via Phulera, Neem Ka Thana and 
Namaul. Now this train is being re-introduced but not on 
Its original route which was from Ajmer to Delhi via Jalpur, 
A1war and Rewari, infact, it is being run via Neem Ka 
Thana and Phulera. I would like to urge that this train 
should be re-Introduced and run on Its old original route. 
Due to the railway crossing, the traffic gets disrupted at 
Khairkal railway station in my constituency thus causing 
a huge inconvenience to the people. As per the new 
policy a new railway under bridge should be constructed 
at this plaCe. There is one more small but important 
demand which is connected to people's emotions. Ra;garh 
is the tribal region in my constituency. Since long we 
have been demanding a stoppage of Ashram Express • and Barelly goods train in that tribal region. I would like 
to say that thousands of scheduled tribe people are 
working in different parts of the country. Due to reservation 
a large number. of our Meena community people are 
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[Dr. Karan Singh Yadav) 
working in different parts of the country. These major 
trains do not stop at those places. These trains should 
have a stoppage at Rajgarh because it Is the sub-
divisional headquarters. 

Besides, there are some other small demands, which 
will give in writing. With these words, I conclude my 

speech with the remark once again that Laluji has 
established a new record and have taken the railways to 
new heights. This Budget should be whole heartedly 
supported. I strongly support this budget. 

'1 would like to present the following demands of my 
constituency before hon'ble Railway Minister. 

Ashram Express and Bhuj-Bareily Express should 
have a stoppage at Rajgarh station. At least one pair of 
train out of the ha" a dozen RD trains running between 
Rewari-Delhi should be extended upto Alwar so that the 
passengers commuting daily from my constituency to Delhi 
can also be benefited. RUB should be constructed near 
Khairtal railway station. One pa8Senger train should be 
introduced between Jaipur-Delhi during the day time. A 
computerized reservation center should be set up at 
Rajgarh and Khairtal. Modernisation of Rajgarh railway 
station should be done. Chetak Express ann()IJnced in 
the rail budget should be run on its old route i.e. via 
Jaipur-Alwar and Rewari. 4041/4042 Delhi-Sarai RohiHa, 
Delhi·Dehradun, Masoori Express should be extended upto 
Jaipur. Sitting reservation should be made in the Express, 
Mail and Superfast trains running during the day time. 
The monthly season ticket for dally passengers should 
be made for 200 kms. instead of 150 kms. Gauge 
conversion work of entire Rewari-Sadulpur, Ratangarh. 
Bikaner line should be expedited so that the meter gauge 
trains running between Bikaner to Delhi in the past may 
be restarted on the broad guage line. The paasengers 
coming from Bikaner to Delhi have had to face a lot of 
difficulties during the last one year. 

Rajasthan Sampark Kranti should be made a daily 
train. There are very few trains on the Mathura·Alwar 
track, the long distance trains coming to Mathura should 
be extended upto Jalpur or Rewari via A1war. Intercity 
Delhi-Jaisalmer should be given a stoppage at Ajarka. 
Jaipur-Gwalior Intercity Express should be provided a 
stoppage at Khedli.· 

.... "This part of the speech was laid on the Table. 

'SHRI VlKRAMBHAI ARJANBHAI MADAM (Jamnagar): 
Sir, first of all, I would like to congratulate the hon'bla 
Railway Minister for presenting such a good rail budget 
for the common people. I am presenting before you a 
few demands of Gujrat state regarding railway budget: 

1 . A dally Super-fast passenger train should be 
introduced between Dwarka, Yatradham and 
Bandra (Mumbai). 

2. A daily Super-fast train should be introduced 
between Dwarka, Yatradham and New Delhi via 
Viramgam-Mehsana. 

3. Jamnagar Extention should be made a new 
railway division. 

4. Till date there Is a single railway line in 
Saurashtra Extention due to which the public 
and business class people have to face a lot of 
problems. Doubling and electrification of railway 
line between Jamnagar and Ahmedabad should 
be carried out. 

It is extremely Important to consider the above 
demands of Gujarat state for its development. 

SHRI RAMKRIPAL YADAV (Patna): Me. Hon'ble Deputy 
Speaker, Sir, I am grateful to you for having given me 
an opportunity to speak. At the outset, I would like to 
thank the hon'ble Minister of Railways Shri Lalu Prasadji 
who has sent a message not only to the country but 
also across the world by presenting a historical budget. 
He has presented the fifth budget In a row. Perhaps. 
sixty years since our independence, he is the first Railway 
Minister who brought raUways to profit without any hike 
In fares and consequently, railways eamed a profit of 
As. 75 thousand crore. The predecessor NDA Government 
was ready to privatize it and on the basis of Rakesh 
Mohan Committee the Govemment planned to privatize it 
as It was running in loss. It was not In a position to give 
dividend every year. He has done a historical job. Shri 
Laluji has taken the railways to new heights. Apart from 
him, I express my gratitude to 14 lakh employees, officers 
and even both the Ministers who worked with such a 
close cooperation. He has created a new identity for 
himseH in the world. Several of our colleagues have rightly 
said that people are coming from abroad to study Lalu's 
charisma as to how he turned loss making railways Into 
a profit eamlng Institution. He has done an important job. 

'Speech was laid on the Table. 
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He did not increase the fares even by five percent instead 
he reduced It and provided relief to the passengers. He 
has done a great job for students. Poor students were 
facing difficulty in purchasing tickets as their guardians 
were unable to afford. Now the hon'ble Minister has 
announced free travel in trains for female students upto 
,~.A. and upto 12th standard for male students for going 
to college or school. 

MR. DEPUTY SPEAKER: Is there any demand from 
your constituency? 

SHAI RAM KRIPAL YADAV: Yes, Sir, it is there. 

MR. DEPUTY SPEAKER: You will get only five 
minutes. 

SHRI RAM KRIPAL YADAV: I will be grateful If you 
give me some time. He has done a favour to you. You 
should thank the hon'ble Minister even on behalf of the 
Chair as he has done a historicai thing by meeting your 
old dem~nd. 

MR. DEPUTY SPEAKER: I have thanked him several 
time. 

SHRI RAM KRIPAL YADAV: There is no M.P. whose 
dam and has not been met, but, they are still criticiZing in 
one or the other way. Raiwlays have improved a lot, how 
can we ignore it. It has decided to upgrade Patna Station 
to the world class level and also several other stations 
will be made model stations. Lalu JI has risen above 
party politics and he has undertaken certain very good 
jobs. It is said that many projects have been given to 
Bihar. Since India's independence minimum investment 
has not only been made in railways but In other section 
as well. Because of this reason the people of Bihar, who 
have no work, are compelled to migrate. 

After carving out of Jharkhand from Bihar, the SOU1'C88 
of revenue such as mines and minerals have gone to 
Jharkhand and now we are left with nothing except floods 
and droughts. In view of It, efforts have been made to 
compensate this aspect by allotting factories and railway 
lines. What wrong he has done by doing so? But people 
feel jealous about It, though, I feel It should not be eo. 
Help should be rendered to the poor state. Stili, I would 
like to urge the hon'ble Minister of Railways, that efforts 
should be made for development of other backward states 
also, on the lines of Bihar, though it is not that enough 
has been done in Bihar. Stili a lot is to be done. Stili 

there are areas in Bihar which have no rail network. So 
a lot is still to be done in Bihar. But, backward states 
should also be extended benefits. The hon'ble Minister, 
in his budget speech, has announced something for each 
state and no state has been left out. Therefore, I feel 
that Laluji has realized the sentiments, pain of not only 
Bihar, but of the whole nation and he has given priority 
to the said pain in the rail budget. 

Mr. Deputy Speaker, Sir, coolie has become a history 
and it will be written in golden letters. They feel, only 
now they have gained independence Laluji made them 
realize the real feeling of independence by making them 
Group IV employees. Senior Citizen can now travel to 
any destination by dOling out just half fare. He has, thus, 
presented one kind of gift to senior citizens. There are 
many other programmes . ... (/nl8rruptions) Now, I come to 
the demand. 

MR. DEPUTY SPEAKER: You lay your demands. 

SHRI RAM KRIPAL YADAV: Sir, I will speak as 
have not yet written it down. 

MR. DEPUTY SPEAKER: You lay on the Table. You 
have spoken for six minutes. 

SHRI RAM KRIPAL YADAV: Sir, I will conclude within 
2-3 minutes. You are eapecially kind to me. but I don't 
know why you are annoyed with me today. Raii Line 
between Mugalsaral to Kiul is quite busy. In the absence 
of a third line, traffic does not move smoothly on this 
line. All the trains, be it _xpreas or goods train, pass on 
these lines only. Our population is growing day by day 
and therefore the number of passengers is also Increasing. 
During last budget, I requested the hon'ble Minister and 
now aleo I urge him to lay a third line between Mugalsarai 
to Kiul so that traffic can move smoothly and the 
pusengers do not have to face difficulty. Patna-Gaya 
line Is also very busy. It is being doubled. But I feel. 
certain stretches are yet to be doubled causing great 
inconveniences to the people. 

Sir. Bankaghat falls under my constituency. It is under 
Vijay Krishna Ji's area also, 80 It is a common for us. 
Large number of farmers live in this area. There ~88 a 
demand for construction of a railway level crossing'·,t 
this place, but no headway has been made in this regard 
and that is why the people are facing a lot of problems 
on this count. 
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[Shri Ram Kripal Yadav] 
My area houses a large number of railway staff. Many 

staff quarters are located in Danapur where our DRM 
office Is situated. The hon'ble Minister keeps the weHare 
of the employees in mind but their quarters are In a 
dilapidated state. The colony is dirty and the roads are 
in a poor condition. I would like to draw the attention of 
the hon'ble Minister towards this issue as well. If the 
quarters cannot be repaired then a new building should 
be constructed. The Minister has adequate funds at his 
disposal and has always adopted a favourable approach 
regarding the railway employees. These are the few 
request I wished to make and I express gratitude towards 
the hon'ble Railway Minister. I would like to raise many 
more points if you give me permiSSion to speak. 

MR. DEPUTY SPEAKER: You can lay the rest of 
your speech on the Table of the House. 

SHRI RAM KRIPAL YADAV: I will write down those 
points and lay them on the Table. Reiterating my gratitude 
towards the Railway Minister, I would like to inform him 
that work on the railway line sanctioned between Bihta 
and Aurangabad has not commenced yet. People are 
being deprived of this facility. Work on the line should be 
started immediately so that the long standing demand of 
the people may be fuHilled. Doubling of RaJgir line should 
be carried-out. With these few requests I express my 
gratitude and support the rail budget. 

·Sir, kindly sanction the following schemes: 
Construction of road overbridge (ROB) near Sarari Gumti 
near Jamaluddin Chowk in my constituency Danapur; 
construction of road overbridge near railway gumti at 
Shivala Chowk; construction of ROB near Lakhpar railway 
gumti in Danapur; construction of foot overbridge near 
Mazar of Jamaluddin Chak in Danapur; survey for railway 
line between Arah and Mohaniya has been completed 
and funds should be allocated so that work could be 
started at the earliest and; trains should be halted at 
Yahatvaniya that lies between Buxar and Arah. 

Sadisopur has been a halt since British times. It 
should be granted the status of a station. Work should 
be started expeditiously at Phulwari, Danapur and Patna 
Sahib stations which have been accorded the status of 
model stations. Parsa and Bihta should be granted the 
status of model stations.· 

" ... "This part of the speech was laid on the Table. 

··SHRI M. SHIVANNA (Chamrajanagar): Sir, thank 
you for giving me an opportunity to participate in the 
discussion on Railway Budget 2008-2009 presented by 
the Hon'ble Railway Minister, Shri L.alu Prasad ji. 

At the outset I would like to say ss far as Kamataka 
is concemed it is an unfortunate Budget. The Hon'ble 
Minister has given top priority to Tamil Nadu and Bihar. 
This Budget has not rendered Justice to all states of the 
country. I had praised Shri Lalu Prasad jl for his great 
achievement during previous Budget discussions. But the 
present Budget clearly shows that the Railway Minister 
has adopted an anti-Kamataka and anti-Kannadiga stand 
in awarding railway projects to Kamataka. That is why I 
would say Lalu Prasad ji is not Management Guru, he is 
'Damagement Guru' as far as Karnataka is concerned. 
During his last visit to Karnataka he had assured us that 
he would allocate sufficient funds to complete the pending 
railway projects. We also had hopes to get sufficient funds 
but in the Budget our hopes and aspirations about railway 
projects went been fulfilled. He failed to live up to his 
promises. 

India is such a country where we can see the unity 
of multi lingual, multi-cultured people. All are equal in our 
country. Therefore being a Railway Minister for the entire 
country it is his bounden duty to keep all the states in 
mind while allocating funds in the Budget. There should 
not be any such discrimination, otherwise it would affect 
the very unity and integrity of our country. 

Sir, in the map of Indian Railways we have to see 
Kamataka using a microscope, as Karnataka is always 
meted out with step-motherly treatment. The State 
Government has requested for 9 new railway lines, 
3 gauge conversion projects, and 8 doubling of railway 
line works. The estimated cost of all these projects is 
Rs. 5656/-. But this year the Railway Minister has 
allocated only Rs. 685 crore. Is it possible to complete 
any Railway Project with this meagre amount. It is not 
enough even to complete a Single Railway Project in the 
state. This kind of negligence will lead to further burden 
on Railways as expenditure of these projects goes up 
year after year. It would benefit neither Kamataka nor 
Indian Railways. Therefore atleast in his reply Hon'ble 
Minister, I hope win announce 1000 crore more funds to 
complete ongoing Railway Project of Kamataka. 

·"Engllsh translation of the speech originally delivered in Kannada. 



Sir, we have been demanding these railway projects 
for the iast 15-20 years. Number of railway projects have 
been sanctioned during the Prime Ministership of our 
J.D.(S) Party President Shri H.D. Devegowda ji. But so 
far none of these projects have been completed. For 
example in the year 1992-93 Bangalore-Hubli and 
Shimoga-Taiaquppa Gauge conversion had been approved. 
The Govemment of Kamataka is also sharing 50% of 
the project cost still it is not completed. Another railway 
line from Kottur-Harihar is 65 Kms. This railway project 
has been extended upto Hararanahalli. But work on this 
project progressing at a snail space. And the long pending 
railway line between Bangalore-Satyamangalam is another 
key railway line in the southem part of Kamataka. But so 
far the Aailway Minister has not taken up this project 
seriously. The entire economy of the South-Westem 
Kamataka will get a big boost if this new railway line is 
completed. This railway line passes through my 
parliamentary constituency Chamarajanagar. My 
parliamentary constituency Chamarajnagar District is one 
of the most backward districts In the country. Large 
number of Scheduled Castes and Scheduled Tribe people, 
live there. The total estimated cost of this project is 
As. 901.29 crore. In the previous Budget As. 1.29 crore 
had been allocated. In the present Budget only 'One, 
crore of rupees has been allocated. Sir, this Is very 
unfortunate and painful. 

This railway line will be helpful in many ways. It 
connects Bangalore and Satyamangalam via Harohally-
Kanakapura,Sathur-Malanalli Kollegal. Chamarajanagara to 
Mettupalyam line is pending for the last two decades. 
Every time a token money is set apart for thie protect· 
Unfortunately, there is no progress in this direction. This 
is a very vital line between Kamataka and Tamil Nadu. 
Communication between the two states wiD Improve and 
business will flourish. Unfortunately the Govemment of 
India is not taking any interest to complete the very 
important railway line. 

Similarly, Nanjangud to MY80re railway line i. the 
most important line in southem Kamataka. I have visited 
the spot where the work is expected to be completed by 
the end of May. I request both the Ministers to come 
over their to flag off this railway line. 

MR. DEPUTY SPEAKEA: Hon. Member, you have 
already taken more than seven minutes to speak. You 
can lay your speech on the Table of the House. 

SHAI M. SHIVANNA: Mysore to Bangalore Is the 
most lucrative railway line. It was to be doubled and 
electrification should also be completed without loosing 
anytime. I have repeatedly requested the centre regarding 
this MLife line" of Kamataka. 

Sir, Bangalore the capital city of Kamataka, is known 
as I.T. city, and also Garden city of India. Mysore, the 
cultural capital of Kamataka, is known as city of palace. 
Mysore is world famous for its Dussera celebration. It 
attracts people from all over the world. Mysore is 150 
K.M. away from Bangalore. It will take 3 hours to travel 
from Bangalore to Mysore. Thousands of commuters 
including office goers, school and college students, 
busine.s people covering this route are increasing 
gradually. Nearly 2,000 daily-wage workers, ladies and 
children are traveling In this route everyday. Adequate 
number of trains to meet the needs of passengers are 
not there. Due to heavy rush in all the trains, passengers 
are facing lot of difficulties. At present only 3 trains are 
running in this route. Passengers are sitting on the roof 
of the trains. Therefore, Aallway Ministry should take all 
the necessary steps to increase the number of trains 
and must add more compartments to the existing trains. 
I would also like to mention that all the trains should 
have more stoppage time at Bidadi, Aamanagar, 
Channapattana, Maddur, Mandya and Pandava Pura. It 
would be a great help to the pasaengers. Aailway Minister 
should give necessary InstrLlction to the concerned 
authorities to provide extended stoppeges. 

At present there is only one train at 6 AM. There 
are no train. between 7 AM and lOAM. In the same 
way there should be more trains between 4 PM and 7 
PM. I request the Hon. Railway Minister to increase the 
frequency of the trains while and introducing more trains. 
" possible special trains should be Introduced in these 
route. 

-Doubling of Hoapet-Kasargod line will play a major 
role in the economic development of Kamataka. It is 
through this line that iron ore from the state is being 
transported to Goa and coal and fertilizers from Goa 
reach Kamataka. The route is totally 'Saturated' now with 
over 12 riga of goode running dally. The project requires 
RI. 10001- crore to complete. Another very imJl')rtant 
railway line between Mangalore and Chennal 'Via 
Bangelore and Haan Was announced during the Prlme 
Mlniaterahlp of Shri H.D. Devegowda. Thie railway line Is 

•...• ThIs part of the speech was laid on the Table 
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[Shri M. Shivanna) 
commercially viable and It would help the Indian Railways 
to earn more revenue. Another important and strange 
raHway line is between Bangalroe and Jolarpettai. Ironically 
the line between Jolarpettai and Chennai is double line 
and It is electrified. The other side of this Major railway 
line I.e. between Jolarpettai and Bangalore it is neither 
electrified nor double. What a double standard III Will the 
Hon'ble Minister release at least 100 crores of rupees for 
the speedy conversion and electrification of the line 
between Bangalore and Jolarpettai? Silicon city Is not 
only the home town of thousands of software companies 
but also hosting ATP II tier tennis tournament. Should It 
not be connected with Chennai by a double line. 

The people of Karnataka are happy as their long 
awaited train was flagged off very recently from Bangalore 
to Mangalore after 12 long years. This popular train runs 
through some of the most breath-taking landscape in the 
western ghats. Regarding this railway line I can say that 
only a half the Job is done as the work of the Bangalore-
Shravanabelagola-Hassan line remains Incompleted and 
the Mangala Express is forced to take a circuitous route, 
making the commuters spend nearly 13 hours joumey. I 
therefore urge upon the Hon'ble Laluji to kindly and 
expeditiously complete the remaining work 80 that the 
train service will be able to realize Its full potential. Apart 
from the night service that it has started now, the railway 
should immediately consider a day service as well to 
enable people to enjoy the scenic beauty of terrain the 
train passes through. It will also make sense from the 
tourism point of view. 

The commercially lucrative doubling of Bangalore-
Mysore, the most busy line between Tumkur and 
Bangalore and the most important railway line between 
Mysore and Chamarajanagara have to be completed at 
the earliest. These very important lines have been limping 
along for years for want of funds. Now time has come to 
expedite these three vital railway lines without any further 
delay in Kamataka. 

Sir, while recruiting the '0' group employees people 
of states concerned should be given priority. I agree that 
at present Railways does not have provision to provide 
any reservation, but I would request the Hon'ble Minister 
to take necessary steps to bring amendment to existing 
rules of recruitment for class 'C' and '0' Group Railway 
Employees.· 
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·PROF. M. RAMADASS (Pondicherry): Hon'ble Sir, 
on behalf of Paatholi Yokkal Kohchi and its Founder 
President Dr. Aiyya, I rise to support the Railway Budget, 
2008-09, the fifth and the finest Budget of Shri Lalu 
Prashad Vadav, the Hon'ble Minister of Railways. During 
the last five years Railways has made impressive services 
from a cow level to a high level, from a lOSing proposition 
to or gainful proposition. Looked at from all angels -
earnings operating ratio, safety, savings, passenger 
amenities, staff welfare and contribution to the exchequer, 
Indian Railways has corne over of Its old cobwebs and 
i8 now marching ahead with a Mission and vision. 

Sir, I take this opportunity to congratulate and 
complement the three Railway Ministers, Members of the 
Railway Board and the enteire staff of Railways also have 
made this miracle possible. 

Sir, I am also grateful to the Ministry of Railways 
over sanctioning some useful projects to my constituency. 
In fad this for the firet time, that Pondichery has found 
acleqt;ate In the Indian Railways. The new Railway route 
from Chennal to Cudderlve via Puducheery woueld 
accelerate the entire development of both Tamil Nadu 
and the territory of Puducherry. The Garibl Rath between 
Puducheery and Yahwatpur (Sangalore) - one amongst 
the ten raths has earned the hearts of Puducherry people 
and I only wish that this rath should be the first to be 
run at the earliest. The four ROBs announced and a 
provision of 6 crores for creation of a facility at the railway 
station of Puducherry would add to the accelerated 
development of Railways in the neglected Puducherry. 
The railway work between Korlcual, another version of 
the Union Territory of Puducherry which has been the 
demand of the people of that region, would catalyse the 
movement of men and goods between Koricul and other 
parts of India. 

While appreciating the Minister for dOing 
commendable work for Puducherry, I wish to remind him 
that what he has done is only a beginning work and that 
he has to do many things to make Railway joumey more 
comfortable and people friendly. 

Sir, I wish to remind the Hon'ble Minister that 
Puducherry Is on various territory with very peculiar 
geographical location and sprad. My constituency that is 
the Union Territory of Puducherry is scattered in three 
States of India-Tamil Nadu, Karoikaol region lies at a 

·Speech was laid on the Table 



distance of 160 kms in Tamil Nadu, Kerala, Maha Region 
lies at a diatance of 800 kms in Karela, Andhra Pradesh 
at a distance of 890 kms In Andhra Pradesh. 

Puducherry deserves special consideration from the 
Railway Ministry for two reasons. 

(i) It is the capital city of the Union Territory and 
should be accorded a special status which 
normally is extended to a State Capital. 
Puducherry should be linked to the capital city 
of India, namely Delhi, and other State Capitals, 
especially of Southem State Capitals. 

(iI) Since It Is geographically secured, special trains 
to link the people of these scattered regions 
have to be piled. 

In view of the above rational, I request the Hon'ble 
Minister of Railway to meet the followings requirements 
of Puducherry. 

(i) A new train from Puducherry to Mouyolve via 
Villipurau, Virdhachulam, Solerum, Callcut. 

(iI) Extention of Kokluoda-Chennal Express which 
carries people from Youou and which lies idle 
for more than 12 hours 10 Chennai, to 
Puducherry. 

(iii) A new train from Puducherry to Hyderabad 80 

that two Information Technology cities may be 
linked. 

(iv) The present Puducherry-Chennai Express may 
be run for all seven days of the week 80 far In 
the five days. 

(v) Changing the timing of Puducherry-Trlpatthe 
Express to enable Puducherry Passengers to 
Express South bound Express Trains at 
Vidupraram. 

(vi) A new survey to link Kouiketal and Salem may 
be ordered immediately. 

(vii) Reservation and avail Hng of concession tickets 
to sportsmen may be arranged in Puclucherry 
southern cities at Trichy or Chennal which 
happens to be a time consuming affair. 

(viii) A new train to Kanyakumari from Puducherry 
via ViHuprura, Trlchy, Madurai. 

I hope the Railway Minister would conclude to theae 
requirements. With these words, I conclude the Railway 
Budget, 2008-09. 

fTrsnsIslionJ 

SHRI FAGGAN SINGH KULASTE (Mandla): Mr. 
Deputy Speaker, Sir, the rail budget Is being discussed 
here. The Impression I have got from liatenlng to the 
speeches of the my learned colleagues here is that in 
the midst of all the tall claims, the actual situation of the 
railways has been kept veiled. 

20.03 hr •. 

[SHRI V ARKAlA RAOHAKRISHNAN In ~ ChsII! 

Mr. Chairman, Sir the gauge-converslon work In my 
constituency has been under consideration for a number 
of years. The Britishers had constructed the Jabalpur-
Balaghat-Gondiya-Nagpur metre gauge Hne 60 years after 
independence, merely 42 km. of the 275 km. long railway 
line has been converted into broad gauge. It is unfortunate 
that the entire Jabalpur-Nainpur-Balaghat track remains 
to be converted into broad gauge. The NDA Govemment 
had made a provision for this work but the amount of 
allocation kept on falling in subsequent budgets. The 
House, the Railway Minister and the Government .hould 
give thought to the tribal areas. An hon'ble Member from 
North-East was complaining that his region has been 
neglected. If we talk about tribal areas, the largest stretch 
of tribal land fails in Madhya Pradesh. Apart from this, 
Madhya Prade8h and Chhattisgarh are the leading statal 
in the matter of environment, forest land and revenue 
earning. 

Should not. then, these regions get a ahare of the 
contribution they are making to the national wealth. Who 
wlH think about the raw deal being given to th ......... ? 
I have to aay with regret that these stat.. are facing 
discrimination. The hon''''' Railway Minister had vtelted 
Jabalpur sometime back. He had announced on '0 
December, ~7 that the gauge conversion work would 
be completed by 2010. How much budget provieIon has 
been made for that work? The allies of the GoYemment 
are praising the budget. h hurts when theM regionI are 
overlooked and when a project costing Rs. 511 crorp Is 
given an allocation of merely Rs. 67 crores. Conslderatlc:ln 
should be given to these regions. These regions are being 
ill treated. They have always been neglected. A train 
accident had taken place recently. The idea of opening a 
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IShri Faggan Singh Kulaste] 
railway divisional office at that place was floated but no 
further consideration was given to that proposal. A sub-
divisional office is being run in Nagpur. The shortest meter 
gauge line runs through Balaghat-Mainpur and Jabalpur. 
You can check the map of India. This Is the condition in 
these regions. That is why I want you to take time out 
to give thought to these regions. As far as Mainpur and 
Mandla Port are concerned, this is the district 
headquarters. A survey was conducted but no provision 
was made in the budget. Survey for railway line linking 
Jabalpur-Bllaspur-Muvali was conducted but no budget 
provision was made. A new project for linking Jabalpur to 
Dlndori and Anuppur which is a religious place where 
Narmada flows had been envisaged but no further 
consideration was given to that project. There are many 
such important issues. 

There is another point I would like to raise. There 
are two zones-Centrat-Westem Railway Zone J~r and 
South Eastem Railway Zone. The gauge conversion wor1< 
in Jabalpur, Mainpur, Balaghat and Mainpur-Seonl-Nagpur 
is being carried out from Bllaspur. A discussion with 
railway officers throws up the fact that the construction 
division looking after the gauge conversion wor1< is situated 
in BUaspur. Is it practical to supervise gauge conversion 
work from Bilaspur, from a distance of 200-300 km . 
... (/nl8rruptions) 

/Eng/ishj 

MR. CHAIRMAN: I will give five minutes to each 
Member. If the hon. Member cannot complete his speech 
within that time, he can lay the rest of his speech on the 
Table of the House. I will ring the bell and after that no 
concession can be given to anybody. There must be an 
end to every matter. 

/Trtlnslstionj 

SHAI FAGGAN SINGH KULASTE: Mr. Chairman, Sir, 
concluding I lay the remaining part of my speech on the 
table of the House. I thank you for giving me an 
opportunity to speak. 

*1. Sir, an adequate budgetary allocation should be 
made for Jabalpur-Gondia gauge conversion. 
This project involves a cost of As. 511 crore 
approx. After its completion a quadrilateral 
railway route will appear on railway's map which 
would reduce the distance of south bound trains 
by 273 kms. During his visit to Jabalpur, on 
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December 10, 2007 the hon'bla Minister of 
Railways had made an announcement that this 
project will be completed by the year 2010. Till 
now, the wor1< has been completed upto 42 kms 
only and with this pace the wor1< Is unlikely to 
be completed even by the year 2020. Therefore, 
at least a budget of Rs. 200 crore should be 
allocated for this project so that it could be 
completed by the year 2010 with the prescribed 
budget. Besides, keeping in view the feasibility, 
the present implementing agency South Eastern 
Central Railway Bllaspur (Chhattlsgarh) should 
be replaced by the Westem Central Railways to 
expedite the wor1<. 

2. The distance between Nalnpur and Mandla fort 
Is approx 42 kms. Survey for its gauge 
conversion has already been completed. Similarly 
survey for gauge conversion of Nalnpur-Sivani-
Nagpur has also been conducted. Please include 
these gauge conversions in this budget. 

EXTENSION OF NEW RAILWAY LlNES:-

P .... lamen .. ry Conatltuency Mandai 

1 . Survey for laying new rail line from Jabalpur to 
Mandla via 811aspur has been completed. Please 
include it in this railway budget. 

2. Survey for laying new rail line between Jabalpur 
and Anuppur via Dindori Amar1<antak has been 
completed. Please include this also in the 
budget. 

3. Survey for laying new rail line between Jabaipur-
Damoh and Panna has been conducted. The 
estimated cost of laying of this line is approx 
Rs. 444 crore. This line will reduce the distance 
by 100 kms. Therefore, please include this 
proposal in this budget on priority baals and 
allocate sufficient funds for this purpose. 

4. The survey for new line Damoh-Kundalpur' has 
been completed and the estimated cOSl of 
construction is approx Rs. 49 crore. This may 
also be included in the budget and a suffic;ient 
amount be allocated for it. 

5. Under the new railway line approved for l.SIitpur-
Singrauli, Construction wor1< has been ~roved 
from Khajuraho to Panna-Satna and from Reeva 
to Singrauli. Please allocate sufficient budgetary 
funds for it. 

* .... This part of the speech was laid on the Table. 



P.rllamentary Conatituency Belaghld 

6. The work regarding laying of new rail line upto 40 
kms. between Kantgi arid Balaghat has been started. 
Tirodi to Turnsar is a broad gauge line. Survey has been 
completed to lay a new railway line upto 12 krns from 
Kantgi to Tirodi. Laying of this line wiD create a new 
route from Balaghat to Nagpur via Tumsar. Therefore, 
please include it in the railway budget. 

Train .nd P .... nger facilltle. 

1. There is a need to start a new train between 
Jabalpur and Mumbal which should run twice or 
thrice a week upto Pune. Almost all the zonal 
headquarters have a direct train for Mumbal 
except Western Central railway zone, Jabalpur 
despite heavy demand. Therefore, a direct train 
should be started from here to economic caplt.1 
of the country which should run twice or thrice 
a week upto Pune. 

2. Usually there is heavy rush of passengers from 
Jabalpur to Narsinhpur and Jabalpur to Katnl 
Kamore. Therefore, for the convenience of the 
daily passengers, a local train (DMU) should be 
started on Narsinhpur-Jabalpur-Katnl (Kamore) 
route. 

3. As triple IT and other technical educational 
institutions are located in Jabalpur, therefore, a 
new train is required for Bangalore. A direct train 
should run from Jabalpur to Bangalore. 

4. The Headquarters of Westem Central Zone Is 
located at Jabalpur Th'3refore, office of Railways 
Recruitment Board should also be set up at 
Jabalpur. 

5. The frequency of the train introduced from 
Jabalpur to Jammu for Mata Vaishno Devi Shrine 
should be increased. 

6. Approx. one lakh Sikhs are residing In Jabaipur 
Katni and the surrounding areas. Keeping in view 
their religious sentiments, a direct train should 
be introduced between Jabalpur and Amritsar 
and Mahakaushal Express and Jammu Tavi 
Express should be extended upto Amritsar from 
Delhi. 

7. Keeping in view the large number of Bangia 
speaking people, a new train should be 

introduced from Jabalpur to Kolkata. Deekaha 
Bhuml Express and Chennai-Chhapra Ganga 
Kaveri Express should run daily. 

8. Aa zonal headquarters of railway Is situated at 
Jabalpur, Jabalpur and Ketnl statione .hould be 
developed as per 1.5.0. 9001 certification. 

9. EIectrlficatIon of ltarasl-Jabalpur-Katnl railway line, 
which has been pending for a long time should 
be taken up. h is economical and pollution free 
mean 88 compared to cheal, therefore, this work 
should be completed immediately. 

10. The other major stations of Jabalpur are 
Madanmahal and Kachhpura which are situated 
in the midst of densely populated area. Trains 
should be given stoppages at these stations and 
these stations should be developed with aU the 
faciUtIes. 

11. Keeping In view the number of passengers going 
to New Deihl, Madhya Pradesh Sampark Krantl 
should run dally. Besides, Gondwana Express 
with all Its coaches should run direct from 
Jabalpur to Deihl so as to cut down traveling 
time. 

12. Keeping In view the large number of pilgrims 
belonging to Bihar and Uttar Pradesh, a new 
train should be Introduced from Jabalpur to 
Chhapra vi. Allahabad. 

13. In view of the number of persona belonging to 
Uttaranchal living in Jabalpur and the tourist and 
religious Importance of both the places, a new 
train should be Introduced from Jabalpur to 
Dehradun. 

14. Chltrakoot Express running between Jabalpur 
and lucknow should be extended upto 
Kathgodam (Uttaranchal) via Barellly. 

15. Almer 18 an Important religious centre for the 
Hindus and the followers of other religions. A 
large number of people from Jabalpur travel to 
Ajmer every year. Hence Jabalpl.:r-Jaipur-
Dayodaya Expre.. should be extended upto 
Ajmer for the convenience of passengers. . 

16. Keeping in view the number of passengers"and 
the requirement of growing marble Industry a 
new train should be introduced from Katni to 
Udaipur via Kota and Chittorgarh. 
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17. Keeping in view the availability of medical 
facilities and the commercial interests of the city, 
the train running between Jabalpur and Nagpur 
should be run daily from Ketni to Nagpur via 
Jabalpur with additional coaches. 

18. There Is joint trade between Madhya Pradesh 
and Chhattlsgarh. Hence keeping in view the 
industrial importance of the region, an Intercity 
Express should be introduced from Katnl to 
Bilaspur. 

19. The work on for sanctioned project for 
construction of overbridge at Khirhani level 
crOSSing in Ketni, for which tenders have SI'K) 

been Invited, should be started soon. 

20. A large number of people belonging to Goa and 
Mangalore live In Jabalpur. There Is a direct 
train to Goa from all parts of the country. The 
passengers have to face problema as there is 
no train for Goa from Jabalpur situated in the 
middle of the country. Hence, a train should be 
introduced from Jabalpur to Goa on one or two 
days a week. 

Lok Sabha Conatltuency o.moh 

Damoh station has been approved for making it a 
model station. 62 lakhs of rupees have been allocated 
for its upgradation. This upgradation work should be 
started spon after completing the required formalities. 

1. A large number of passengers from Balaghat 
have to travel to Raipur. A new train should be 
introduced from Balaghat to Raipur for their 
convenience. 

2. The passengers at Balaghat have to face a lot 
of problems in reaching the capital of the state 
as there is no passenger train from Balaghat to 
Bhopal. Hence, a new passenger train should 
be introduced from Balaghat to Bhopal. 

3. Keeping in view the number of passengers, 
Maharashtra Express running between Gondia 
and Pune should originate from Balaghat. 

4. The passengers are put to considerable 
inconvenience as there Is no direct train to 
Mumbai from Balaghat. Hence, Vldarbha 
Express, running between Gondia and Mumbai, 
should originate from Balaghat. 

Lok Sebha Con.tltuency Mandai 

1. Nainpur should be developed as a training centre 
for railway staff. 

2. Mangal Mandai staff community centre should 
be constructed in Nainpur. 

3. The gauge conversion of Balaghat-Jabalpur via 
Nainpur section under South Central Railway 
should be carried out soon. 

-DR. RAMKRISHNA KUSMARIA (Khajuraho): Sir, the 
railway of Laluji is running on time. He has been 
presenting successive budgets and appropriating applause. 
All this has reason too. He is taking full advantage of the 
infrastructure put in place by Nitish Kumar and improved 
the railways as a true and worthy heir. I thank you for all 
thIa. 

Shri Atal Bihari Vajpayeeji and Nitish Kumar had laid 
the foundation stone of Khajuraho Mahoba rail line. He 
has announced to introduce Khajuraho-Delhi link express 
on three days a week after completion of the said line. 
I thank you for that. You have provided the stoppage of 
Uttar Pradesh Jan Sampark Kranti Express at Harpalpur 
on my demand and added a new feather in the 
development of my constituency by ~anctioning a rake 
plant at Harpalpur station as well. You have helped in 
promoting tourism in Khajuraho and Orohha by extending 
Taj Express from Gwallor to Jhansl and I thank you for 
this. But, at the same time I request you to extend Taj 
Express upto Khajuraho. Apart from this, many other 
works are required to be done by you. 

In this connection I would like to request for 
beautification of Lalitpur, Orchha, Bhivadl and Harpalpur 
stations and providing of amenities there. It would be a 
great advantage for the backward region of Bundelkhand 
if Tulsi Express is run daily. Bundelkhand is a backward 
area. If a Garib Rath is introduced lnthls area, It would 
help in the development of tourist spots like Orchha, and 
Khajuraho Kaiinjar and promoting tourism also. Uttar 
Pradesh Sampark Kranti and Madhya Pradesh Sampark 
Kranti need to be run daily. The stoppage of Bhopal 
Express should be provided at Lalitpur and Datiya. The 
stoppage of Sachkhand and Tamilnadu Express should 
be provided at Bina. A refinery has been set up in Bina 
and this town is developing fast. 

·Speech was laid on the Table. 



Please provide the stoppage of Shatabdi Express at 
Bina. You have extended Jabalpur-Kota Express upto 
Jalpur. I request you to extend this train upto Ajmer Sharif 
so that both the Hindus and the Muslims may reach their 
respective places of pllgrimage-Pushkar and Ajmer Sharif. 

Delhi-Bhubaneshwar Sambalpur Express via Bena 
runs thrice a week. I urge that this train should run dally 
and new bogies and a AC-1 bogie should also be 
attached to It. Apart from this, there is a need to double 
and electrify Mandvl-Manlkpur-Allahaba~ line. Survey for 
Panna-Khajuraho railway line has been completed. The 
laying of said line should be started so that it may be 
helpful in development of Bundelkhand. Lalltpur-Sangrauii 
railway line, considered as IHe line for comprehensive 
development of Bundelkhand and Baghealkhand should 
be taken up expeditiously. This line needs additional funca. 
The hon'ble Minister has assured that shortage of funds 
will not come in its way but the work is going on at 
snail's pace. The objection of Department of Forests and 
all national gardens should be cleared immediately and 
the work should be sanctioned. Mahoba-KhaJuraho line 
was scheduled to be completed by 26 January, 2008, 
but because of political bias completion of the said line 
is being delayed by the local contractors. I would like the 
hon'ble Minister of Railways to take stringent measures 
for its expeditions completion. The hon'ble Minister In his 
budget speech has announced Khajuraho-Delhl Link 
express thrice a week. The said line may be completed 
and the Link Express should run all the seven days a 
week. 

In the end. I request for construction of on overbrldge 
near Bamitha station on Khajuraho-Mahoba line 80 that 
the traffic can move smoothly. Khajuraho is a world 
famous tourist spot, therefore, there Is a need for an 
overbridge here for smooth flow of traffic. 

[Englishl 

·SHRIMATI MANORAMA MADHAVRAJ (Udupl): The 
Railway budget, presented by the Hon'ble Railway Minister, 
has given a short shift to Kamataka. Inter connectivity 
wHhln the State has received negligible attention and 
importance. We had presented a 'wish Iisr tabling the 
State's requirements which included completluon of the 
kadar-Chlkkamagalur-Sakleswar railway line, Hassan-
Bangalare-via Shrvana Belgola (166km) railway line, 
Bangalore-Satyamangalore line, Railway line between 

·Speech was laid on the Table. 

Talaspady and Tokur, including Permbur yard to Konkan 
Railway. Doubling of the railway line between Kankandy-
mangalore, etc. But none of these projects had seen 
significant progress and the allocation to these projects 
Is too meager to make any major headway. Some of 
these works have been taken up but the progress is 
marginal. It is a matter of great concem that even an 
aaaurance wu not given by the Railway Minister to take 
up the sanctioned works in a phase wise manner and 
completing them within a stipulated time trame. 

The delay in completing the sanctioned work would 
have a bearing on the development of Kamataka, which 
was poorly served by the Railways compared to other 
major States In India. 

Railway Minister Lalu Prasad has announced various 
steps for passengers, Including forces for students and 
concession for senior citizens. But all this seems to have 
been done with an eye on the 2009 elections. A seven 
percent cut is Ac-I clue tees, four per oent In Aeoll claaa 
fares, five per cent In second cIua farea is dlacrimlnatory. 
This should have been In the reverse order. 

Nothing has been said about the stepa taken to 
control the practice of pallengers from unreserved 
compartments entering the reeerved ones during day time. 
There is no mention of improving the catering services. 

The Railways move of reducing the faree, announc1n9 
free passes for students and various other concessions 
is welcome. But unle.. the frequency of services Is 
Increased all sections no purpose will be served by the 
concession. The Railways should increase the frequency 
of trains, particular1y suburban in order to enable to people 
to reap the benefits of the concessions announced In the 
budget. 

The people of my constituency are demanding the 
Railway Minister to include the railway line between' 
Talapady and Tokur, Including Panambar yard, to Konkan 
Railway. 

The railway line. in the 19 km radius around 
mangalore had been divided into Southern Railway, North-
Eastem Railway and Konkan Railway. As a result, 
whenever the problem arises, they continue to .main 

" unsolved. 

"The 101 km raUway line between Oiws and Roha 
cornea under the Central railway. The 25 km stretch 
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between Mangalore and Panambur yard comes under 
southern railway. People have the misconception that the 
entire 1,185 km stretch between Kurla and Mangalore 
belongs to Konkan Railway and its entire income is used 
by the same. 

In fact Konkan Railway eams the income generated 
by selling tickets and goods charges for a stretch of 
1,059 kms between Roha and Tokur only. The People 
are demanding the extension of Mangalore-Bangaalore 
train started recently till Karwar as that was not of any 
help to the people of Udupi, Kundapura, BhakaJa and 
Kawar. 

They also demanded the immediate starting of 
Yashawanthapura-Arasikere-Hassan-Mangalore train. The 
restarting of Janashatabdl train, Increasing the number of 
bogies of Matsya Gandha to 22, sanctioning a stop at 
Udupi to Kotcchuveli-Chandigarh train, which runs onee 
in a week, running the BandrBlMumbai Central-Vaaai 
Road-mangalore train twice a week, shifting the railway 
police station from Manipal to Udupi Railway Station at 
Indrali, arranging a coin booth for allotting platform ticket, 
running special trains during winter and summer between 
Mumbai and Mangalore, starting a passenger train to 
leave Madgao railway station in the moming and run 
towards Mangalore, recognition to the Railway Yatrl 
Sangha and starting a pay booth for taxis and 
autorickshaws at Udupi Railway Station. 

I would like to request the Hon'ble Minister to take 
necessary steps extension of the Bangalore-Mangalore 
train to Karawar the extension of train service would 
benefit the people of Dakshina Kannada district only. The 
number of coaches of the Mangalore-Mumbai 
Matsyagandha Express should be increased to 22 and 
the Jan Shatabdi Express between Mangalore and 
Mumbai be revived. The weekly Kochuveli-Chandigarh 
Sampark Kranti Express should be given a stop at Udupi. 
Special trains should be run between Mangalore and 
Mumbai during summer anc' winter. 

The Railway Police Station at Manipal should be 
shifted to Udupi, a pay booth be started for taxis and 
auto rickshaws at Udupi Railway Station and coin booth 
facility for platform tickets installed at the railway station. 

The people of Kamataka are happy as their 12 years 
long awaited train was flagged off very recently from 
Bangalore to Mangalore. This popular train runs through 
some of the most breath taking landscape in the Westem 
Ghats. Regarding this railway line I can say that only a 

halt Job done as the work on the Bangalore-
Shravanabelagola-Hassan line remains incompleted and 
the Mangla Express Is forced to take a circuitous route, 
making the commuters spend nearty 13 hours joumey. I, 
therefore, urge upon the Hon'ble Laluji to kindly and 
expeditiously complete the remaining work so that the 
train service will be able to realize Its full potential. Apart 
from the night service that it has started now, the railways 
should Immediately consider a day service as well to 
enable people to enjoy the scenic beauty of terrain the 
train passes through. It will also make sense from the 
tourism point view. 

The commercially lucrative doubling of Bangalore-
MYlore, the most busy line between Tumkur and 
Bangalore and the most important railway Une between 
Mysore and Chamarajanayara have to be completed at 
the earliest. These very important lines have been limping 
along for years for lack of allocation of funds. Now time 
has has come to expedite these vital three railway lines 
without any further delay in Kamataka. 

MR. CHAIRMAN: Chaudhary Bljendra Singh, please 
conclude your speech within five minutes. 

... (Interruptions) 

{Tmns/stion] 

CHAUDHARY BIJENDRA SINGH (Aligarh): Mr. 
Chairman, sir, please do not stop me during these five 
minutes. 

/English] 

MR. CHAIRMAN: There can be no coneeulon. I 
know that I am doing a thankless job, but I am forced 
to do it. 

[Trsns/Stion] 

CHAUDHARY BIJENDRA SINGH: (Allgarh): Mr. 
Chairman, Sir, " convey my thanks to you and express 
gratitude for giving me a chance to speak on the railway 
budget. 

Sir, the department of railways is a very important 
department. It assumes more significance today when 
communal forces are trying to divide the nation on 
casteist, religious and linguistic lines. The railway is instead 
uniting the people from Kanyakumari to Jammu. India is 
the best example of unity in diversity. My colleague sitting 



right in front of me is constantly Interrupting me. Let us 
set the language of the budget aside and try to save this 
country firat. They have tried to disrupt the unity but Lalu 
ji has done enough development and united the country 
by extending the rail network from one comer of the 
country to another. In this regard, I would like to 
congratulate Shrimati Sonia Gandhi, Dr. Manmohan Singh 
and lalu ji. 

Despite rising inflation and increase in the prices of 
iron and steel, passenger fares and freight rated have 
not been hiked during the last four-five years. There should 
definitely be a reason behind It and I do not feel like 
congratulating laJu ji on this account, nor am I supporting 
it. The Railway Budget preaented by lalu ji has become 
a hot topic of discussion amongst 120 orore people of 
India. In a democracy, a Minister praised by the people, 
should also be praised by us in the House, as we are 
the people's representative and we come here for the 
people's sake. The railway budget presented by Laluji Is 
a common man's budget, the budget of the poor and 
also a budget for the development of the country. 

Sir, only the wearer knows where the shoe pinches. 
A person who has been bom and brought up in particular 
conditions, only knows about it and nobody else does. I 
would like to draw the attention of Shri Rathwa Ji to my 
constitutency. Aligarh is a historically important city. 
Approximately thirty thousand students from across the 
world study in Aligarh Muslim University, Aligarh. In view 
of increasing population in Delhi, there is an urgent need 
to increase the number of trains at railway stations around 
Delhi. It is necessary also In view of the fact that large 
number of office goers travel to and fro. 

Sir, I would like to place my 2-3 demands. Being the 
birth place of Lord Krishna Mathura is famous throughout 
the wortd and Aligarh Muslim University at Aligarh serves 
the minorities. It is a symbol of brotherhood. For the last 
four year, I have been demanding for a railway link 
between Aligarh and Mathura. Today, again I demend a 
railway link between Aligarh and Mathura. Kasganj is a 
bing town and Atrauli has a big atomic power station at 
Narora and there is no railway line upto Narora, whereas, 
Atrauli is just 10 kms away. Therefore, I demand a railway 
line from Kasganj to Delhi, via AtroIi, Khurja. The people 
of thiS area have been demanding it since long. Though 
so many years have elapsed since Independence, yet, 
there has been no development on Aligarh-BareUly route. 
Only one train introduced at the beginning is available on 
this line. My submission is that two trains should be 

started on this line and AC coaches should be provided 
In theae trains... (In/tJntJplions) Jail road in Allgarh is 
accident prone. Every weak 8-10 accidents occur on this 
road resulting in death of many people. Often accidents 
occur here. Eartier also I have demanded and today again 
I urge for either an over-bridge or an under-bridge on 
this road. Earlier alao, I had submitted three proposals, 
regarding Jamalpur Bypass, Madarak Ring Road and 
Somna Road. Today again I urge for the same. Earlier I 
had demanded for providing stoppage of V1kramshila and 
Licchavi Express. Five Rajdhanl trains come In the 
moming. last Rajdhani should be provided at least one 
minute's stoppage there, 80 that the M. Pa, YIPs or any 
other person have no difficulty... (InltlntJplions) Joumalists 
should be given free pass facilities... (Inltlnvplions) 

{English} 

MR. CHAIRMAN: I will ring the first bell. After some 
time I will ring the second bell. After the second bell is 
rung, nothing will be reoorded. Whatever you may apeak, 
it will not go on record after the second bell. I have 
given you six or seven minutes. 

Shri Yeerendra Kumar. 

In the interest of the hon. Members, I am doing this 
job. It is the requirement of the ruling party to ensure 
that the discussion is completed in time. I can underatand 
the Opposition if they take some time. 

[Tiansl8lion} 

·SHRI GHURAN RAM (Palamu): Sir, Hon'ble Railway 
Minister Shrt laIu Prasad JI has presented a historic 
Railway budget for the year 2008-2009. I riae to support 
this budget. After independence laIu Ji is the first Railway 
Minister who has tried to benefit each and every person 
of the country and has made the Railways eam a profit 
of Rs 25,000 crore. I would like to express my gratitude 
to hon'ble Railway Minister for he enabled the Railway 
eam so much profit without increaaing freight charges or 
passenger fares whereas during the tenure of NDA 
Govemment the Railways was incurring a loss of Rs. 
2,900 erare. Hon'ble lalu ji has enabled the Railways to 
eam a profit of thousands of crores of rupees ever since 
he became the Railways Minister. His name will go dpwn 
in the annals of history for setting up of rail coach facto'ry 
at Raibareily, wheel manufacturing at factory Chappra, 

"Speech was laid on the Table. 
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thennal power station at Oehri Aanson, acquisition of two 
units of Bharat Wagon factory in Mokama and 
Muzaffarpur, setting up of railway sleeper factory In 
Madhepura and other works done in Saharsa and 
Gopalganj. Through you, I would like to draw the attention 
of the Hon'ble Aailway Minister towards certain important 
demands of my Parliamentary Constituency, PaJamu: 

1. Introduction of a new EMU train from Oehri to 
Barwadeeh. 

2. Provision of a stoppage of Varanasi to Ranchi 
Intercity at Kazaid Navadeeh. 

3. Provision of stoppages for the Aaransi and 
Bamniha Chopan passenger train. 

/English} 

SHRI M.P. VEERENOAA KUMAR (Calicut): While 
thanking the hon. Railway Minister for reduction of fares 
and freight and congratulating his entire team for the 
record profits generated last year, the creeping 
privatization tendencies in this vital sector can only be 
viewed with apprehension. Somlt aspects in the Budget 
with specific reference to Kerala need mention. 

The announcement of the proposed Kanjikkode Coach 
Factory in Palghat is historic since it will change the 
industrial face of Kerala. The work of road over bridges 
sanctioned years back is still languishing. Nandi bazaar, 
r,dar Calicut is a specific instance. This causes untold 
hardship to road users even of the National Highways. 
Work on five over bridges, LC 201, between Elathur 85 
Quilandy, LC 185, fourth railway gate, Calicut, LC 174, 
near Parappanangady gate, LC 172, between Tanur 8B 
Tirur and LC 170, near Thirunavaya, are all ready to 
start. Kozhikode railway station work is still pending and 
nothing has been done so far. 

Passenger trains are perennially over crowded due 
to shortage of coaches, especially in Malabar area. One 
option is that the Nilgiri expressIBlue Mountain express 
plying between Chennai and Mettupalayam, be extended 
to Callcut. Since the train reaches Mettupalayam at 6.15 
a.m. and departs for Chennai only at 7.45 p.m., there is 
ample time to gainfully run the un utilised bogies. This 
will benefit Malabar-bound passengers, including small 
traders, businesspeople and office-goers and also ease 
pressure on the Coimbatore-Mangalore fast passenger. 
Similarly, bogies of the Amrita Express can also be 
profitably utilized during day, by extending a service to 
Kannur or Calicut, at the very least. Moreover, railways 
can also earn additional revenue. 

Nothing has materialised of the three surveys 
conducted for Teilicherry-Nanjankode section connecting 
Wayaned and Nllambur-Mysore new lines. This project 
which will benefit the people of Kamataka, Tamil Nadu 
and Kerala has been dragging on for decades. Serious 
attention should be given for speedy implementation, since 
It wHI reduce the running time between Bangalooru and 
Kochi by nearly 3 hours. The additional traffic generated 
on the commiSSioning of Vallarpadam project can be 
diverted through this line aiso to relieve congestion. No 
funds have been provided for Shoranur-Mangalore 
electrification, instead a feasibility study has been 
proposed. Grants for track doubling, road over bridges, 
rail bridges construction and electrification has been 
curtailed from As. 283.97 crore In 2007-08 to Rs. 240 
crore in 2008-09, whereas by the Aallway's own estimate 
doubHng works alone requires Rs. 2,144.80 crore. Only 
As. 25 crore has been allocated for the 146 km Angamall-
Sabarimala and 51 km Tanur-Guruvayur railway lines, 
which are Inadequate to ensure speedy completion of 
these projects. Adequate steps need be taken for 
completing the land acquisition for the latter line. Similarly, 
the As. 1.1 crore allocation for the As. 85 crore AJappuzha 
Fabricated Rolling Stock components Is also grossly 
inadequate. 

The 2 new trains, Bangalore-Coimbatore-Emakulam 
Inter-clty and Shoranur-Nilambur paasenger have been 
announced. But these are already in operation. 

Even though at the time of preparation of budget 
documents funds are provided for various works in Kerala 
region, It is a common practice during the course of the 
financial year that the funds are reappropriated by the 
zonal Railway Administration at Chennai and diverted to 
various projects in other places, while progress of work 
lags in Kerala. Even in this budget, guage conversion 
(Palghat-Pollachi-Coimbatore Quilon-Tenkasi-Virudunagar) 
and electrification works (Trivandrum-Cape) have been 
clubbed together with the intention of utilizing the funds 
predominantly for the works elsewhere in the guise of 
sharing of funds. 

LHB (Linke Hoffman Bosch) type coaches, which are 
run on 4 Rajdhani and Shatabdi trains, have to be 
introduced in TVC-NZM Rajadhani Express, the longest 
run Rajdhani, also, even before March 2010. But overall, 
Lalujl has again perfonned a miracle. The elevation of 
porters to gangmen/other Group '0' posts is a historic 
step. Truly he has imparted visionary dynamism to the 
Aailways. With these words, I conclude my speech. 



·SHRI ANANTA NAYAK (Keonjhar): I riM to take part 
In the discussion on Railway Buc;;get. Sir, Railway is the 
life line of the nation; it is the largest public sector 
undertaking. Now this PSU is eaming profit and paying 
dividend every y~ar. I thanks the Railway Minister to 
improve the financial condition of Railway. But we should 
not forget the employees at the grassroots, the worker 
the gangamen, the railway Staffs and last but not least 
the Railway Board also deserve thanks for paying 
dividend. 

Railway is the largest transport system in the country. 
But the system needs connection with each and every 
State irrespective of the fact whether any areas are hlUy, 
dense foreet and inaccessible due to same reason. Even 
after 61 years of Independence people in some States 
have not yet seen Rail. So, Rail connectivity must be 
provided to such areas. 

Development of infrastructure depends mainly on the 
rail connectivity. There are 12 major ports in the country. 
All the ports must be provided with rail connectivity. While 
presently the Rail Budget the Hon'ble Minister has referred 
to new train between Jaipur and Paradeep of course 
train services is available between Cuttack and Paradeep 
which is being extended to Bhubaneswar. I urge upon 
the Minster to connect Paradip Port with the hinterland, 
the Minister has announced new lines from K80njhargarh 
to Badapaahad and Barbll to Barsuan. A loop line may 
be constructed between Keonjhargarh and Ganhdamardan 
sector. This will facilitate the transport of Iron ore and 
other minerals to Paradeep Port for export purpose. The 
cost of opertion will also not much. Each line will give 
profit to Railway Department. 

The Hon'ble Minister of Railways in kind enough to 
introduce Garib Rath to different States. But he is unkind 
to my State like Orissa. I request him to introduce a 
Garib Rath between New Delhi and Bhubneswar 
connecting my Parliamentary constituency Keonjhar. I take 
this opportunity to thank him for Introducing of new train 
between Keonjhargarh and Puri. That means the Hon'b/e 
Minister has recognized the importance to mineral rich 
Keonjhar parliamentary Constituency. He has also 
increased the frequency of 2421/2422 Bhubaneswar via 
Tata Nagar. So we are having Radhani for 5 days In a 
week. I demand that a pair of Radhanl Express may be 
introduced between New Deihl and Bhubaneswar via 
Tatanagar and keonjhargarh. The people of the backward 

·Speech was laid on the Table. 

area which is very rich in minerals and developed 
industrially will be greatly benefited If this train is 
introduced we have got a large number of workers from 
the home State of Hon'ble Minister and alao from West 
Bengal. So adequate train connection may be provided 
between Keonjhargarh, Patna and Kolkote. A large number 
of devotees visit Deogarh from my area. We will be 
grateful If the Hon'ble Minister considers a daily train 
from Keonjhargarh to Deoghar. The pilgrims will get direct 
connection to Babadham. This will promote tourism al8o. 

Sir, coming to freight eamlng the undivided south 
Eastem Railways was eam highest amount of revenue 
from freight among all the Railway Division. After 
bifurcation the East Coast RaHway has the highest revenue 
earner from freight on that basis I was demanding better 
treatment to Orls88 from day one of my election .. 
member of parliament. I belong to a Constituency which 
contributes maximum revenue to Railway by freight traffic. 
This freight eaming will further increase one the line from 
Daitari and Banspani announced by the Minister. I appeal 
to Shri Lalu Prasadjl to provide adequate fund for 
construction of additional line. This will facilitate the 
transport of Iron ore to Paradeep. India will get huge 
amount of foreign Exchange from the export of Minerai. 
In addition to Railway the National exchequer will be 
benefitted thereby. 

Sir, there Is an urgent need to modemlze the Indian 
Railway. I am glad that the Hon'ble Railway Minister hal 
taken steps in that direction. I appeal the Railway Minister 
to give priority to modemize the signaling system and 
safety along with development of the security of the 
passengers. Passengers one boarded the train must reach 
their destination safely. The security must be provided In 
the long distance trains. 

Sir, the Hon'ble Minister has sanctioned the doubling 
of some lines. As far aa Orissa Is concemed only a few 
kilometres from Jakhapura to Haridaspur, Paradeep to 
Bansapanl, Barbll to Badampahad and Champajhar to 
Bimlagarh have been mentioned in his speech. However 
I welcome the proposal for doubling Jhakapura-bansapani 
line. 

Sir, the Minister has introduced a bl-weekly Express 
train between Bhubaneswar and Mumbai via SambaIPu', 
This train should be made a daily train. I take this 
opportunity to request the Minister to increase the 
frequency of Hirakhanda Express from tn-weekly to a 
daily train. 
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[Shri Ananta Nayak] 
Sir, the Rail Vikash Nigam ltd., is doing very well. 

It should pay special attention to complete the ongoing 
projects in Orissa. The target date has been fixed to 
complete the gaudge conversion of Naupada-Gunupur. It 
is an old project lunched during British regime. It should 
be completed within the target date. 

Sir, So far as the new projects are concerned a 
small Port in between Banspani and Jurdi has been 
selected. This should at least be completed upto 
Keonjhargarh in 2008-09. At the same time all possible 
efforts should be made to complete the proposed line 
between Banspani and Barbil. Besides proposal to 
construct some new projects like Bargarh to Padampur, 
Talcher to Gopalpur and Rupsa-Bangiriposhi-Gorumalhinl 
and Badapahad to Keonjhargarh are pending with the 
Govt. I request the Railway Minister to extend financial 
support to these projects. 

Sir, So far as survey is concemed Banspani to 
Bimlagarh should be given priority. 

Sir, I shall be faiiing in my duty if I donot drawn the 
attention of the Hon'ble Minister to remind him the urgent 
need to introduce the Express train from Keonjhargarh to 
Howrah and Barbil to Vishakapatnam via keonjhargarh 
and Bhubaneawar. I hope that the introduction of these 
new trains would be considered during the current financial 
year. 

Sir, now the Kanasatabdl Express train is running 
from Howrah and Barbil. This should be extended to 
Keonjhargarh for which i have been demanding time and 
again. 

Lastly, I would like to draw the attention of the 
Hon'ble Minister to the poor passenger amenities in the 
Railway Stations in Orissa. Except a few most of the 
stations do not have such facilities. Greater emphasis 
should be laid to provide passenger amenity In all these 
stations. Also demand that platform for Barbil station 
should be raised during this year. I thank the Railway 
Minister for considering the genuine demands of Keonjhar. 

Thank you for giving me the opportunity to speak. 

[Translation] 

SHRI RAJNARAYAN BUDHOLIA (Hamlrpur, U.P.): Sir, 
I would like to thank you for giving me an opportunity to 
speak after waiting for a long period. Hon'ble Railway 
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Minister has presented the railway budget for the year 
2008-2009, in regard to which I would like to say that 
the largest states of the country, Uttar Pradesh and 
Madhya Pradesh, which provide maximum revenue to the 
railways, have been neglected In this budget. Particular1y 
Bundelkhand, the most backward area of the country has 
been neglected completely. Even after 60 years of 
independence not even a single new railway line has 
been sanctioned for my Parliamentary Constituency, 
Hamirpur. A number of surveys were carried out at many 
places but that place has always remained neglected. 
Many of my colleagues have said that there Is a huge 
regional Imbalance in the country. Maximum amount of 
funds earmarked In the rail budget is spent In one state 
only and that is Bihar. This Is what people aUege and It 
is true also. I have been demanding for the last four 
years that new railway line should be laid from Harpalpur 
to Hamirpur headquarters via Ruth. 

/English] 

MR. CHAIRMAN: You can lay your speech on the 
Table of the House. 

[Trsnslstion] 

SHRI RAJ NARAYAN BUDHOLIAl Sir, a new railway 
line should be laid from Mahoba to Ural via Sarila, 
Gohand and Raath. Similarly, there has been a demand 
for laying new railway line from Harpalpur to Kalpl via 
Raath, Gohand, Sarila and Chandot. But even after a lot 
of assurances from hon'b!e Railway Minister, none of the 
works have ever been completed. I write to hon'b!e Lalu 
Ji and Velu Ji replies to them but these are mere 
assurances. .. . (InfBlTZIpIions) 

/English] 

MR. CHAIRMAN: My hon. Friend, you can lay your 
speech on the Table of the House. Even if it is lengthy 
or even if it is a book, do not bother; you can bring it 
to the Table and it would fonn part of the record. 

[Trans/Sh"onJ 

SHRI RAJNARAYAN BUDHOLlA: Sir, similarly, 
doubling and electrification of the Jhansi-Manikpur and 
Manikpur-Kanpur railway tracks should also be carried 
out. All the railway stations falling on the Hamirpur-Mahoba 
railway line in my constituency, are very small. There Is 
no electricity, no shed for passengers, no drinking water 



and even there is no water in t~e toilets there. The 
puaengers there have to face a number of difficulties. 

Sir, there are a lot of demands, if you allow me 
would like to lay them on the Table of the House. 

[Englishj 

MR. CHAIRMAN: Even If It is very lengthy, you do 
not have to bother; it will form part of the record. 

[Trl1nsll1lionj 

SHRI RAJ NARAYAN BUDHOLlA: I have not yet 
exhausted the five minutes time given by you. Lalu ji has 
introduced Garib Raths all over the country. I would 
request him to extend it from Delhi to Banaras via Jhansi-
Mahoba-Banda-Chitrakoot-Allahabad. In the supplementary 
demands for grants of the railways we had made a 
demand for running the Uttar Sampark Kranti five times 
in a week which was earlier running three days a week 
upto Manikpur. Hon'ble Minister had announced In the 
House that it would be run five days in a week but the 
same has not been implemented so far . ... (Intsrruptions) 

[English} 

MR. CHAIRMAN: Now, Shrimatl Satheedevi can 
speak. Nothing will go on record except what Shrimati 
Satheedevi says. 

.... (InltlrrupHons) •• 

[Tmnsll1lionj 

·1 thank you for giving me an opportunity to present 
my views on the budget presented by the hon'bIe Minister 
of Railways for the year 2008-09. 

I would like to submit to the hon'ble Minister that 
even after 60 years of our independence, my 
Parliamentary Constituency Hamirpur (Uttar Pradesh) is 
deprived of railway facilities. Besides Rath, Sarlla and 
Charkhari tehsils of my Parliamentary constituency, 
headquarter Hamirpur also lacks railway facilities. For the 
past four years. I have been demanding, through budget 
and correspondence. laying of new railway lines and other 
railway facilities but, unfortunately, no positive reply has 
been received from the hon'ble Minister though in his 

··Not recorded. 
•...• This part of the speech was laid on the Table. 

budget speeches he always shows railway In profit. The 
raHway has set a record by earning surplus cash of twenty 
five thousand crore rupees during the year 2007 -OS. 
However, argument of lack of funds is advanced in replies 
to the letters. Without saying anything more, I would like 
to make the following demands to the hon'ble Mlnister:-

1. Survey should be conducted for laying a new 
railway line from Hamirpur road to Vlvar-Muskra, 
Rath (tahsil) Panvadl-HarpaJpur via Headquarters 
Hamlrpur (the railway station of which should 
be near Vlkas Bhavan Hamlrpur, Village-
Kuchhechha). A new railway line should also be 
laid from Urrai to Mahoba via Rath, Charkhari 
and from Harpalpurto Kalp! via Rath, Gohand, 
Sarila and Chadaut. 

2. Doubling and electrification of railway lines 
between Jhansl and Manlkpur and Manikpur-
Kanpur should be done. 

3. Number of trains should be Increased on Jhanal-
Manikpur line in view of rise in population. 

4. The Belatal, Kulpahad, Charkhari road, Mahoba, 
Kabrai, Baripura, Hamirpur road, Egohata, 
Bharua Sumerpur, Ragaul and EchauH stations 
of my parliamentary constituency Hamirpur-
Mahoba should be upgraded and the baalc 
amenities like adequate number of sheds to 
protect the passengers from rain and sun, 
potable water, waiting rooms, arrangement of 
electricity in case of load shedding and safety 
of bag and baggage of passengers etc. should 
be provided there even if one has to relax the 
rules for this purpose. Moreover, with a view to 
increase the number of passengers on these 
stations, publicity should be done amongst the 
people of adjacent areas and proper 
arrangements should be made for them to reach 
the railway station. 

5. Railway overbridges should be constructed at 
Mauranipur level crossing, Jhansi-Manikpur 
railway line, Harpalpur crossing at railway 
crossing between Supa, Kidari and Mataudh-
Banda, Rath crossing of Urrai headquarter at 
Jhansi-Kanpur railway line and at Rloia railway. 
level crossing. Till the construction of these ' 
bridges, these level crossings should be closed 
at the time of passage of trains for a few 
minutes using the latest communication 
technology to avoid unnecessary wastage of 
time . 
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[Shri Rajnarayan Budholia) 
6. The Garib Rath running between Lucknow and 

Raipur should definitely be provided a halt at 
Ragaul. 

7. Touch screen facility should be made available 
at reservation centers in Jhansi, Lalitpur, Urrai, 
Banda and Mahoba. 

B. Platform cover sheds extension work should be 
started at Jhansi, Banda, Urrai, Mahoba, Ragaul, 
Kabrai and Harpalpur stations. 

9. Delux toilets should be provided in the circulating 
areas of Harpalpur, Mahoba, Ragaul, Banda and 
Urrai stations. 

10. The platforms at Banda, Mahoba and Harpalpur 
stations should be converted into high level 
platforms. 

11. The platforms at Mauranipur, Harpalpur, Mahoba, 
Kabrai, Ragaul, Sumerpur and Belatal should be 
extended. 

12. Enquiry counter, public address system and other 
passenger amenities should be provided at 
Mahoba, Harpalpur, Kabrai and Ragaul stations. 

13. The work on Mahoba-Khajuraho railway line upto 
65 kms. was to be completed by 30th June, 
2007 but it has not been completed till now. 
The hon'bie Minister in his budget speech has 
expressed the possibility of its early completion. 
Khajuraho-Delhi Link Express which is to be run 
three days a week should run daily. Besides, 
sufficient space for an extra train and for 
changing the engine should be provided at 
Khajuraho railway station. Trains like Shatabdi 
Express should be introduced from Delhi to 
Khajuraho and a new train should also be 
started from Banaras to Khajuraho. 

14. The hon'ble Minister, in his budget speech, has 
mentioned about the electrification of Kanpur-
Jhansi railway line. The electrification of Jhansi-
Manikpur railway line, whose survey has been 
completed, should also be done immediately. 

15. The proposed foot overbridge at Mahoba railway 
station to move from one platform to another 
should be constructed immediately. 

16. For the development of Kabral stone industry, 
arrangements should be made for loading and 
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unloading of retail and wholesale supply of 
stones from Kabrai railway, station through 
wagons. At present thousands of trucks loaded 
with stone are being run daily by road to which 
railway officials have not paid attention so far. 

17. Proposed installation of UTSlPRS in Ragaul, 
Hamirpur and Harpalpur should be carried out 
immediately. Sale of general tickets at Raath 
reservation center shouid be made available 
three days In advance. 

18. Gwalior-Allahabad-Howrah Chambal Express 
(2175-2176) which runs three days a week 
should be run daily in the interest of the people 
of Bundelkhand. 

19. Even the big farmers in Bundelkhand region are 
on the verge of starvation due to the severe 
drought conditions prevailing in the region for 
the last four years. They have no means of 
altemate employment. A Railway factory should 
be set up in either Mahoba, Jhansi or Banda 
80 that the unemployed farmers and youth of 
the region are able to get employment so as to 
put a check on their migration. 

20. Meetings of DRUCC in Jhansi division should 
be held at an internal of 100 days and the 
Members should be issued free railway passes 
for traveling to railway stations that fall within 
their constituencies. 

21. Uttar Pradesh Sampark Kranti, Chambal Express 
and Tulsi Express should be provided halts at 
Belatal and Kabrai railway stations. 

22. Tulsi Express should be made a daily train so 
that people from Budelkhand find it easier to 
travel to another places and regional imbalance 
is removed. 

23. The hon'ble Railway Minister had announced, 
while replying to the previous Demands for 
Supplementary Grants, that frequency of Uttar 
Pradesh Sampark Kranti would be increased 
from three day a week to five days in a week 
as demanded by me. But frequency of the train 
has not been increased as yet which is being 
resented by the people of the region. Hence, 
the frequency of the train should be increased 
with immediate effect and 23124 coaches should 
be attached to the train with a large number of 
general coaches. 
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24. Construction work of coach repairing factory of 
North-Central Railways, proposed to be set up 
in Jhansi on land eannarked for the purpose, 
should be started. 

25. The speed of trains passing through stations In 
the Jhansi-Banda division should be Increased 
from 50 km. per hour to 100 km. per hour. 

26. Adequate number of General coaches should 
be attached to all passenger trains. 

27. Thousands of people travel on the roofs of trains 
from Jhansi to Chitrakoot Dham Karbi on the 
day of Amavasya every month. The railway 
administration has failed to make adequate 
arrangements for the passengers. The number 
of trains should be increased during the peak 
days and the said measures should be widely 
publicised. 

28. Twenty rupees per ticket cancellation charge is 
realized on cancellation of tickets reserved two 
to three months before the date of joumey. If 
should be reduced to ten rupees. 

29. Before presentation of the Rail budget In the 
House, I had requested the hon'ble Railway 
Minister to start traina on the following 
routes which may kindly be started:-

1. New Delhi to Puri via Jhansi-Banda-Manlkpur. 

2. Gorakhpur to Chennai via Kanpur-Ragaul-
Banda-Manikpur. 

3. Patna to Kota via Banda-Mahoba-Jhansl-
Indore. 

4. Jabalpur to Jammu-Tawi via Manikpur-Banda-
Kanpur-Aligarh-Delhi. 

5. Jabalpur to Ajmer via Manikpur-Banda-
Mahoba-Jhansl-Mathura. 

6. Rewa to Lucknow via Banda-Ragaul-Kanpur. 

7 Ayodhya to Banda via Varanasi-AlIahabad-
Chitrakoot. 

8. Rewa to New Delhi via Banda-Mahoba-
Jhansi. 

9. Ayodhya to Ullain via Banda-Mahoba-Jhanal-
Lalitpur. 

10. Allahabd to Bhopal via Banda-M.hoba-
Harpalpur-Jhansl-Lalltpur. 

11. Allahabad to Ural via Banda-Mahoba-
Harpalpur-Jhansi. 

12. Satna to Farrukhabad via Manikpur-Banda-
Ragaul-Sumerpur-Kanpur. 

13. Banda to Guna via Mahoba-Harpalpur-Jhansi-
Shlvpurl 

14. A direct train from Mahoba to Lucknow. 

15. A daily Garlb Rath from Delhi to Varanal 
via Jhansi-Mahoba-Banda-Chitrakoot-
Allahabad. 

Sir, I regret to say that the hon'ble Railway Minister 
has not made provision to run trains on even a single 
any of the above mentioned routes. All the suggestions 
I have made are baaed on the interaction with the people 
of my constituency about the ways In which the railway 
services could be improved 80 as to benefit them. I hope 
that the hon'ble Railway Minister would Implement these 
auggeet\ona keeping in mind the broader public Interest.· 

fEnglitlhJ 

°SHRI RAYAPATI SAMBASIVA RAO (Guntur): At the 
outset, I would like to thank you for giving me an 
opportunity to partiCipate in this debate. The Guntur 
Railway Division has been fonned in the year 1998 to 
meet the needs of the passengers of my area under 
South Central Railway. The assurance to divert/extent 
some of the trains bound towards New Delhi and Chennai 
via GunturlNew Guntur has not been fully retrieved. 

Naturally, the new Guntur Railway division is 
encountering teething troubles (popularly called as BAALA 
ARISHTA). 

Lal00j1 should prop up the division to become a 
healthy and energetic adolescent (Koumara Dasa) 

The following problems and requirements deserve the 
attention of Lalu JI. 

(a) Doubling and electrification of track; 

(b) Introduction of new trains and 

(c) Diversion of some trains through GunturlNew 
Guntur railway etatione. 

0Speech wu laid on the Table. 
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[Shri Rayapatl Sambas iva Rao] 
(a) Doubling and ElectrificatIon of Guntur-Tensll Track 

Top priority should be accorded for doubfing and 
electrification of Guntur-Tenali section. Presently, it is a 
single line with electric traction. My request is that the 
track should be doubled and then that particular track 
electrified. The Railway Board has surveyed doubling and 
electrification of Krishna Canal- Guntur-Tenall triangle 
(53Kms) at a cost of Rs 121.59 crores. The doubling 
and electrification of Krishna Canal-Guntur stretch has 
been completed. My plea is Guntur-Tenali stretch (25 kms) 
al80 should be doubled and that the newly laid section 
line also should be electrified. It will facilitate easy 
diversion of main line trains via GunturlNew Guntur. This 
single track is a bottleneck resulting in delaying of trains. 
Then Guntur will be placed on Chennai-New Delhi and 
Chennal-Howrah main tracks. 

(b) Nallapadu (Near Guntur}-Pagldlpalll (Blblnsgar) 

The Guntur-Secunderabad section is the principal 
artery in the new Guntur Division. The section connects 
the fertile and prosperous districts of Nellore, Prakasam, 
Guntur, Nalgonda, Ranga Reddy Districts to A.P.State's 
capital, Hyderabad. The line between Bibinagar and 
Secunderabad is a double track of electric traction. The 
remaining line between Guntur and Bibinagar requires 
urgent doubling and electrification which is the shortest 
route to reach State Capital. The line is supersaturated. 
The utilization is more than 120% of the capacity. There 
is heavy traffic on the line. 

Introduction of New Trains: 

(a) Intercity between Guntur and Tirupathi during day 
time: Thousands of pilgrims visit Tlrupathi daily. 
This train will enable them to reach Tirupathi, 
Kalahasti and Kanipakam without requiring 
sleeper facility as it is a day time train. 

(b) Intercity between Guntur and Chennai 

Guntur is a very big commercial, educational 
and medical center. Many people visit Chennai 
very frequently. Hence, introduction of Intercity 
Express between Guntur-Chennai will help 
Gunturians to reach Chennai. 

(c) Regular train to Bangalore 

There is heavy movement of people between 
Bangalore and Guntur. A large number of 
software professionals who work In Bangalore 
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hall from Guntur. Therefore. it is essential to 
introduce a train from Guntur-Bangalore so that 
the train reaches Bangalore before 5 am to 
enable the professionals to attend their offices 
in time. 

(d) Pinakinl Express (271112712) 

Gunturians desire to reach Chennal and stations 
enroute during day time. Pinakinl Express(27111 
2712) between Vijayawada-Chennal will serve the 
purpose If it Is diverted via New Guntur Railway 
Station. This Is a long promise of the railwav 
administration to Gunturians. 

3. The foHowlng Express trains should be diverted 
via GunturlNew Guntur stations. 

(i) Tamil Nadu (262112622); 

(ii) Kerala Express (262512626); 

(iii) Emakulam-Patna (6359/6360); 

(iv) Vijayawada-ManmadExpress (720817207); 

(v) Navajeevan(Ahmedabad-Chennal-Ahmedabad) 
(265512656); 

(vi) Seshadri Express (7210/7209) (Kakinada-
Bangalore) 

4. Extenalon of Devaglrl Expre.. (705817057) 

Devagin Express which runs between Secunderabad-
Mumbai may be extended to Guntur via Nalgonda and 
Nadikudi. It win be a boon to Gunturians to reach Mumbai 
directly. It will inCidentally touch the pilgrim centres, Shirdi. 
Basara and tourist destinations via Aurangabad which 
Andhras visit in large numbers. 

I conclude my speech with the hope the people of 
my Parliamentary Constituency would get justice by way 
of fulfillment of their genuine demands which have been 
pending for quite a long time. 

SHRIMATI P. SATHEEDEVI (Badagara): Thank you, 
Sir. 

The Railway Budget for 2008-09 is appreciated to 
the extent it has some positive features. It is well 
appreciated that there is reduction in the passenger fare. 
especially in the situation where general public is suffering 
a lot from the all round price rise of essential commodities. 



The special considerations given to girl students and 
senior citizens, especially women are al80 highly 
appreciated. 

Hon. Lalu Ji is always saying that Indian Railways is 
becoming more and more profitable. The share of that 
profit should be distributed to all States, especially to the 
States which contribute a lot by way of railway fare and 
freightage. The State of Kerala is contributing much 
towards the revenue of Indian Railways. Hence, towards 
the developmental works in the State of Kerala there 
should be more allotment of funds. I do really appreciate 
that there is some attempt towards this In this Budget. 
But that is not at all sufficient when compared to the 
genuine needs of developmental works in the State. 

The platforms at railway stations of Thalassery, 
Vadagera and Koylandy are not fully provided with roofing 
which is causing much hardships to the passengers in 
rainy seasons. So, roofing facility should be given at these 
stations. 

Sir, last year the Railway Ministry announced that It 
will start the survey work of three railway lines i.e. 
Thalassery-Mysore, Nanjanguad Nilambur and Thrissur-
Kollankode. Even after one year the survey has not been 
completed. I request the Railway Ministry to complete the 
survey work immediately and start construction of these 
lines since the Malabar area is highly in need of this. In 
fact, from the period of our Hon. former Prime Minister 
Shri Lal Bahadur Shastri Ji, it was recognized by the 
Ministry but unfortunately the dream of the people is not 
yet materialized. Hence I request the hon. Minister to 
take immediate steps to complete the survey work of the 
Tellichery-Mysore, Nanjanguad-Nilambur and Kollangod-
Thrissur and start the railway line immediately. 

The survey work of Dindigul-Kumeli is reported as 
completed. Hence, the work has to start immediately as 
it will bring connectivity to the State and pilgrims to 
Sabarimalai from Chennai also will be benefited. 

Sir, there is only one train from Kannur to 
Yeswanthapur that too a tri-weekly train to travel from 
the North Malabar area to Bangalore. This train is going 
only up to Yeswanthapur which is far away from the city 
of Bangalore. Hence, I request you to extend this train 
up to the city of Bangalore and increase the frequency 
of this train by making it a daily train. The number of 
daily passengers to the city of Bangalore and back to 
Kerala is in,=reasing day-by-day. Large number of students 

especially in the I. T. sector and merchants are traveling 
to and fro to Bangalore as Bangalore has become an 
I.T. city in the Southem part of the country. Hence It Is 
highly necessary to make the Kannur-Yeswanthapur 
Express as a daily train and it may also be extended up 
to Bangalore. 

Considering the huge increase In the dally commuters 
of North Malabar area an inter city express from 
Mangalore to Cal/cut should also be introduced. Super 
fast train from Chennai to Mangalore also should be made 
a daily train considering the Increase in number of 
passengers. 

The long pending issue of electrification of Shomur-
Mangalore line should also be considered urgently. 

A very small portion of the doubling work of the 
railway line between Calicut and Kannur is left which 
should be finished immediately. The number of women 
passengers in all parts of the country is at an increase 
as the women of the country are compelled to travel to 
their wor!< places, to the educational institutions etc. Hence 
I request the Minister, since he has introduced the Budget 
as women-friendly, to make more attempts to provide 
safety to the women passengers. The compartments 
reserved for women are too small that too with leu 
passenger capacity. Only one compartment Is reserved 
for women In almoet all the trains. This Is creating lot of 
problems. Hence I request the Hon. Minister to reserve 
at least two coaches for women in all the passenger 
trains. With these words I conclude my apaech. 

{TI1If18IB/ion/ 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. 
Chainnan, Sir, I rise to speak on the Railway budget. I 
would like to thank the hon'ble Minister. I belong to 
Maharasthra and I would like to thank the hon'ble Minister 
for the concessions granted and the development work 
sanctioned with regard to my constituency. It has been 
my longstanding demand that a train should be run from 
my constituency to Mumbai. The hon. Minister has 
sanctioned a link train from Ballarshah to Mumbai. There 
was also a demand for a new line from the tribal region 
of Versa to Aarumiri for which a survey was conducted 
earlier. The hon. Minister has made provision for this 
demand too In the budget. This is a tribal area riehl- in 
minerals. I would like to thank the hon'bIe Minister for 
sanctioning a survey for a railway line from Ballarahah to 
Swjagarh and also draw his attention towards some works 
which are yet to be undertaken. 



1187 StlIuIDry RISOIIJion RI: Ois8pprovaJ 01 Rlilwlys MARCH 10, 2008 1168 
(AtnenrknInI) ~ RailwBys (AmIndtnInI) BiI. 2008 
RIiIwBy fIudgBI (2OIJ8.09}-61n6r11 ();saJSSion 

IShri Hansraj G. Ahirl 
Sir, I would like to tell the hon'ble Minister that he 

has sought fifty percent share from the state govemment 
for Versa-Aarmuri rail line but Maharashtra Govemment 
is not in a position to contribute that much. Versa-Aarmuri 
is a tribal district. That district can be connected by rail 
only if the Ministry of Railways makes 100 percent 
contribution on its part and provides for the amount in 
this budget. I do not think that Maharashtra govemment 
will be able to contribute its fifty percent share. I would 
like to tell the hon'ble Minister that in my area, a train 
Bhagyanagri runs between Hyderabad and Kagajnagar. 
South-Central railway and Central railway, both have sent 
proposals to extend this train upto Ballarshah but those 
proposals have not been approved yet. Similarly South-
East-Central railway and Central railway both have sent 
a joint proposal to extend the train presently running 
between Gondia and Chanda Fort up to Ballarshah but 
both the above mentioned trains are not being extended 
because there is not pit line in Ballarshah. Please make 
a provision in the budget for pitline to be laid in 
Ballarshah. 

Sir, earlier a train used to run from Ballarshah to 
Chandarpur and Ghugus but it was discontinued. Ghugus 
town has now become an industrial city. I request you to 
reintroduce the said train from Ballarshah to Ghugus. The 
railway line is still there and only goods trains are run on 
that line. Similarty rail line is already laid from Rajdura to 
Gadchandur via Ballarshah and I request you to introduce 
a passenger train on this route also. 

Sir, I would like to tell the hon. Minister that my 
constituency is a tribal dominated area. You have sought 
fifty percent share from Maharashtra Govemment but the 
state govemment is not in a very good financial state. 
Rail over bridges and road over bridges are to be 
constructed in this area and kindly do not ask Maharashtra 
Govemment to give its fifty percent share because the 
state government would not give that and in that case all 
the overbridges will never be constructed. For Ghugus 
city in my constituency, please provide at least one. . .. 
(IntelTlJptions) 

/English} 

MR. CHAIRMAN: My dear friend, you may lay your 
speech on the Table of the House so that much time of 
the House can be saved. Precious time of the House 
can be saved if you lay it on the Table. You know that 
lakhs of rupees are being spent tor holding the Parliament 
Session. It you could lay it on the Table, you will be 

doing great service to the nation. Every minute involves 
thousands of rupees of expenditure. It you lay it on the 
Table, that will go to the national exchequer. 

{Translation} 

SHRI HANSRAJ G. AHIR: Sir, there has been a 
demand for Babupeth overbridge near which a big city is 
located and the state government has been evasive in 
giving funds tor this purpose. Hence, I would like to 
request the hon'ble Minister to provide fun amount of 
funds for the overbridge. I would like to draw the attention 
of the hon. Minister towards some issues. Some works 
are unfinished and they need the hon'ble Minister's 
intervention. You have already done a great favour to me 
in the budget. I demand a shuttle train from Ballarshah 
to Nagpur, Chandrapur for which the GM has already 
sent a proposal to the Ministry of Railways. My demand 
is that the train running between Yashwantpur and Bilaspur 
should be extended further upto Howrah and this train 
should be run daily. There is a line which connects South 
and North and reduces the distance. Hon'ble Minister 
has made a provision for Nainpur and Jabalpur this time. 

But it has been pending for long. Had more funds 
been provided for it, the work of Nainpur.Jabalpur line 
would have been completed. Varanasi and Balia bound 
trains from South presently ply via Nagpur. If these trains 
run via Chandrapur, my constituency, the distance will be 
reduced by 300 kilometers. I request him to provide more 
funds for it and get the work completed soon. 

Sickle cell is a disease. The railways have provided 
concession for the patients suffering from many diseases 
like Anaemia, Cancer or Thalesemia. Similarly, I request 
the hon'ble Minslter to provide concession for the patients 
suffering from sickle cell. ... (Interruptions) The students 
are facing a serious problem. Now-a-days the students 
travel to distant cities for studies. During holidays for any 
festival, they do not get reservation in the trains. As a 
resu" the students are not able to reach their homes. 
Hence the students should be given priority in reservation 
on the occasion of Dipawali or other festivals. I would 
also like to draw the attention of the hon'bltt Minister of 
Railways towards this . ... (interruptions) 

/English} 

MR. CHAIRMAN: Shri Hansraj Ahir, all these points 
can be written in a paper and laid on the Table of the 
House. Why do you take the time of the House for 
speaking about reservation? 
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/Tfllns/8tion] 

SHRI HANSRAJ G. AHIR: I would like to thank the 
hon'ble Minister for sanctioning several projects for my 
constituency but I request him to compiete the real of 
the works. 

/EngIish] 

MR. CHAIRMAN: Those hon'ble Members who have 
written speeches can read out one or two aenlences and 
then lay their speeches on the Table of the House. That 
will be a greatest service to the nation because H you 
take the time of the House it Involves huge expenditure. 

/Tfllnslalionj 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): Mr. 
Chairman, Sir, I am thankful to you for giving me time to 
speak . ... (lnltJnuplion8) I would like to thank the Minister 
of Railways, hon'ble Shri Laluji for presenting a surplus 
... (InltJnupti0n8). He has not increased the fare of any 
class, rather has made all the people feel happy. 
... (InltJlTlIptions) I would like to remind the Minister of 
Railways, Sh. Lalu ji that during his Shlrdl visit he had 
provided for Puntarnba-Shirdi rail line and now a wortd 
class station Is going to be constructed. He had ordered 
the officers to carry out the survey of Aurangabad-
Rotegaon and Puntamba railway line. The traffic on 
Manmad-Daund railway line Is Increasing. The doubling 
of that railway line is going on since the 8th plan. He 
had asked the surveyor to start the wort< and ordered 
for electrification of the railway line. 

The second thing is that the survey of Mumbal-Kalyan 
via Ahmednagar rail line has been completed and this 
line is profitable. This line will be better used as freight 
corridor In view of industrialization taking place there. 

There are Industries on both the sides of Manmad-
DBund rail line. Manmad Daund railway line was included 
in the 8th and 9th Plan but no action was taken tin date. 
The electrification wort< of this line is also lying pending. 
When you visited Shirdl you had Instructed the C.G.M., 
and G.M. for the said wort< who were also present there. 
I would like to request that kindly fulfill the promiee8 
made by you. There are several level croseinga which 
are unregistered, unmanned and where security 
arrangements are needed to be done due to which five 
to ten people are killed in accidents daily. I would request 
you to get a survey carried out for overbrldge8 on that 

route, though I have with me the names of all the ten 
overbrldges. After construction of these overbridges the 
traffic at Kopargaon, Sehrampur, Rahurl, Shrigandha and 
Ahmednagar will be smooth and the locals will be 
benefited. 

You have got a primary survey done. The survey of 
Nulk-Pune, Ahmednagar-Kalyan, Ahmednagar-Pune was 
referred to in the budget. But I would request you to give 
preference to Daund-Sholapur-Gulbarga ra\l line which has 
already been sanctioned but the wort< has not been 
finished during the seven years period due to shortage 
of funds. 

I would not like to say much. You have already 
started three linea for Naaik-Mumbal but the traffic will 
not run smooth without the fourth line. 19atpurl and Naalk 
have already been covered. The third line is being started 
In Manmad. I want that there should be four line •. 
... (Inftll'lUpl/ofl8) 

SHRI LALU PRASAD: People belonging to Bihar are 
being thrashed there . ... (lnIBrrupliol18) 

SHRI BALASAHEB VIKHE PATIL: Neither the people 
of Naslk nor the people of Jagtpuri attacked them. Even 
the people of Mumbai would not attack them, you don't 
worry. The attacker. have fled away from there. 
... (InltJrruption8) 

/Eng/i6hj 

MR. CHAIRMAN: Shri Ba .... heb Vikhe Patll, you 
addrees the Chair. You know it better than I know. 

/TfIIIIM/ionj 

SHRI BALASAHEB VIKHE PATIL: It would be better 
H there are four lines on the route. 

In the end, I would like to request you to Introduce 
a 'Shahi Rath' or 'Shahl Express' trom Delhi to Shirdi for 
the poor. Provide a 'Shahi Rath' or 'Shahi Express' for 
Shirdi as you have provided a Commonwealth train for 
Commonwealth games from Delhi to Pune. I would like 
to remind you whenever you go to Shlrdi you always 
offer something. 

In the end, I would like to request you to fulfill your 
assurances given till date. I am concluding my speech 
before time. Thanks. 



1171 

{Enflllsh} 

MR. CHAIRMAN: Thank you. You have done It 
properly. 

... (IntslTtlptions) 

MR. CHAIRMAN: Now, Shri Ramdaa Athawale to 
apeak. Please be brief and to the point. You have got 
five minutes. 

{TrsnsI8tionj 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, Lalujl's budget is a very revolutionary 
budget. It is a budget with an amount of 25000 crore 
rupees as profit In a year. Other people have been 
Minletera of Railways for several yeara but the railways 
never eamed profit and always remained In 1088. But, 
Laluji has done a miracle and made the railways eam a 
profit of 64000 crore rupeea In four years. I just want to 
say that 

Lalu KI Profit Me Chal Rahi Hal Rail, 
Unhone Kar Diya Hai NDA Ko Fall, 
Isliye UPA Ka Bahut Hi Acchl Tarah Chal Raha Hai 
Khel, 
Kyonkl Lalujl KI Tej Chal Rahi Hai rail. 

Laluji is a good human being. People have different 
perceptions about Laluji. We are fortunate to have an 
intelligent Minister of Railways like Laluji. He i8 a bold 
Railway Minister. Mr. Prime Minister la also bold. Soniajl 
Is alao bold. Shared Pawarjl la bold and I am alao bold. 
All of us are working boldly. Lalujl's budget is a common 
man's budget. He has introduced AC Garlb Rath trains 
for the poor. There has been no increase in passenger 
fares and freight. The fare for AC Class-I and Class-II 
has been reduced. He has assured the unemployed 
people that they would be given the job of selling tickets. 
Food and beddings are to be provided in all the mall 
express trains. Lucknow Shatabdi Express will run at the 
speed of 150 km per hour. We also want that a similar 
train should be Introduced from Mumbai to Patna because 
there have been a lot of disturbances in Mumbai. I Invite 
all the people of Bihar and Lucknow to come to Mumbai 
as Mumbai is yours. All of you should come to Mumbai 
at the earliest and live there. This is not the right time 
to refer to this Issue but despite that you have tried to 
give a lot to Mumbai. Mumbal and Patna need to be 
brought closer. Therefore. you need to give more to 
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Mumbai. There Is a narrow gauge workshop at Kulwadl 
In my constituency for which I had aleo a meeting with 
you In regard to gauge conversion. The people there 
have also been demanding It. 

You need to take a decision on gauge-conversion of 
Kurduwadi narrow-gauge workshop. 200 to 300 acres of 
land is also available there. There is a long atandlng 
public demand for making Chandrabhaga Expre .. a dally 
train plying between Pandharpur and Mumbal three days 
a week, at present. likewise, Shatabdl trains need to be 
Introduced from Murnbal to Akola, Kolhapur and ChankauH. 
A passenger train Is also required on Sholapur-Pune route. 
There Is a need to increase the number of general 
coaches In every train and I demand that every train 
should have 7 to 8 general coaches becauae the people 
buy tickets for these coaches but they do not get seats 
there. The engines powered by electricity or diesel can 
carry 25 to 35 coaches. Therefore, the maximum number 
of coaches should be attached to the traina. This train of 
UPA Is also going to run for five years. Few people have 
tried to dellnk one or two coaches but Lalu Praaadji Is 
aitting close to the hon'ble Prime Minister. Shri Manmohan 
Singh jl Is not alone, therefore, this train is running 
smoothly. The survey of Pandharpur-Rodangir line hu 
been completed and funds are needed for It. You have 
also to approve the new Mumbai-Kalyan-Ahmednagar line. 
Funds need to be provided for Nagar-Beed-PaJ1I. Latur 
Mela is in my constituency and the work has been 
completed upto Osmanabad and Kurduwadl to Pandharpur 
and the work upto Kurdurwadi Is to be completed. Now 
only the work from Kurduwadl to Meeraj is left and your 
cooperation is required for It. I sincerely thank you as 
you have worked hard for improving the railways. Let me 
recite one of my poems: 

Rail Ka Mulcabla Koi Nahl Kar Sakta, 
Lalu Ji Ka Glamour Kol Bhi Pa Nahi Salda, 
Lalu Ka Mukabla Koi Nahi Kar Sakta, 
Lalu Ji Ki Tarah Kol Chat Nahi Sakta 

{Eng/Ish} 

MR. CHAIRMAN: My Dear friend, please conclude. 
Nobody can compete with Laluji. 

{Trans/Sh'onj 

SHRI RAMDAS ATHAWALE: None can compete with 
the railways, nobody can have the glamour of LaluJi. Laluji 
shall stay but in the Ministry of Railways for the whole 
tenure of five years. 



[English} 

MR. CHAIRMAN: From the v.ry begiMing you are 
congratulating Laluji. Let him be lucky enough to become 
the Prim. Minister and then you can congratulat. him 
more. Plea.e conclud. now. 

/T1'Ilns/stion} 

SHRI RAMDAS ATHAWALE: I am ref.rrlng to 
Important iUU8S with regard to the railway budg.t. When 
I rise to speak, you start speaking but I respect you. I 
am concluding. Railways is a vast subject and there Ie a 
need to allot more tim. for the railwaYI. H.nc., I 
congratulat. Lalujl and support this budget. Lalull, you 
run the railways smoothly. If we form the n.xt govemment, 
LaluJI wi" be the Minister of Railways. He wi" enable the 
railways to earn a profit of RI. 100-150 thousand crore 
In the n.xt five years. The railways will run smoothly. W. 
will go from Mumbal to Trivandrum and Koehln by train. 
I am thankful to Lalujl. 

DR. VALLABHBHAI KATHIRIA (Rajkot): Sir, first of all 
would like to thank Shri Lalu Ji for having brought 

railways on the trach of profit and for having effected 
good improvements in its functioning. But, being In the 
opposition, I would like to tell Lalu jl, that time and tide 
wait for none. People expect the work of 20 years to be 
accomplished In just two years. 

Therefore, my submission is why not introduce a 
public issue, whereby, Rs. 50,000 to Rs. one lakh crore 
can be mobilized. This amount can help In completion of 
276 pending rail projects, out of which 93 relate to laying 
of new lines, 125 to doubling of tracks and 55 to gauge 
conversion. If a time bound programme is implemented 
for completion of the.e projects, say, In 5 or 10 years, 
It would help the people immensely. 

I hail from Saurashtra region of Gujarat. Saurashtra 
is like North East of West.rn India. It has a coastline 
and touches Pakistan. Its coastline is 1600 kma. long. 
Several ports are being developed on this coastline. If all 
these ports are provided rail connectivfty, It will generate 
adequate revenue for the railways. When Navlatmi port 
was provided rail connectivity four y.ars ago the .ntlre 
expenditure incurred thereon was recovered within eight 
months. Therefore, if all the ports are provided rail 
connectivity. the railway shall earn enough revenue from 
it. 

Mr. Chairman, Sir. you will be lurprised to know that 
our reB network has shrunk since our independence. There 
were more than 200 princely states in Saurashtra. Entire 
rail n.twork comprised of narrow gauge. But aft.r 
Independence our total railway network has shrunk by 
386 kms. Therefore, wher.ver feaSible, it shuld b. 
converted Into broad gauge. If the railway line is doubled, 
from Rajkot to Surendra Nagar, Viram Gaon entire 
Saurashtra will be benefited. People from Rajkot come to 
east India via Surendra Nagar and Vlram Gaon. This 
project Is stili pending. The Railway Board took a decision 
In this regard six months ago, therefore. the work on this 
should be started immediately. If 100 kms. stretch of this 
track is doubled In the first phase, It will gen.rate enough 
revenu •. 

Now, I would like to say something about the new 
raHway IIn.s In my constituency. My constituency can be 
directly connected to Mumbai. Since the proposal h .. 
been received. so I would not go Into it. I would mention 
one more policy decision. Ralkot II Saurashtra'S cent.r, 
which has a coastline. Along the 200 km long coastlln. 
Okha and Owarka are located on one sid. wh.r .... 
Somnath II located on another triangle 200 km stretch 
from Ralkot to Somnath, was converted Into borad gauge 
line five y.ars ago. but not a single new train has been 
provided on this route. All the long distanc. trains such 
as those from Harldwar to Okha, Mothlharl to Porbandar. 
Guwahati to Okha. Banares to Okha. Delhi to Okha are 
left with only half of the bogies with passanger and haft 
of the bogies remain empty on arrival to their destinations. 
Eight boiges of a particular train are detached here only 
to be attached the next day. My submission Is that If 
these eight bogies are attached to an extra engine and 
taken upto Somnath. a famous pilgrim center, It wlH benefit 
the devotees visiting Somnath. If the detached bogies of 
these weekly trains are directed to Somnath, sev.n new 
trains at low expenses will be availabl. to the passengers 
round the week upto Somnath. Junagarh, Jaitpur. 
Therefore, I urge the Gov.rnment to ponder over it 
positively. Adding more bogies may no doubt, be a safety 
concern, but the bogieS will be put to use and faciUtes 
wiH be avaHabie to the peopl •. 

He has announced Garib Raths. but he has nol 
announced any such train for Somnath Dham. Owarka 
Dham or for Gularat. I demand for a Garib Rath 'from 
Delhi to Sornnalh. no matter If it is a weekly one. Similarly. 
if Delhi-Ahmedabad Sarnpark kranti Is extended upto 
Somnath, It would cover enough area of Saurashtra. 



[Dr. Vellabhbhal Kathlria] 
Secondly, Loco Wagon Factory has been announced 

to be set up In Kerala. Saurashtra produces more than 
150 spare parts, right from wagon, tracks to other 
locomotive parts. If a railway wagon or a locomotive 
factory is set up in Gujarat H will not only benefH the 
railways but even industries over there will also flourish. 
I have been demanding for long a locomotive or a wagon 
factory in Gujarat. 

Gujarat facea shortage of wagons during the onion 
or salt S8880n and during that period, railways say that 
wagons will be available after a month. Onions get 
perIahecI after a month. If a bribe of As. 10,000 is paid, 
wagon Is made available in three days. Therefore, my 
submission Is that extra wagons may be provided during 
onion or salt reason. Some trains have 12, some 16 and 
yet others have 18 coaches. If all the trains have 24 
coaches, there will be no need to run more trains. 

Bhavnagar and Rajkot Divisions are next to 
Ahmedabad Division. The rail length under Rajkot dlvlson 
has shrunk. Both the divisions have 1900 km. rail length 
and out of It, 1200 km length Is with Bhavnagar division 
and only 600 km. length Is left with Rajkot. If one goes 
through the rial map, one would feel that linking Somnath 
and Porbander with Rajkot division would prove to be 
feuJble from administrative point of view. Therefore, my 
IUbmlsslon Is that the problem of this division may be 
IOIved. 

In today's era of telecommunication, people stili pull 
the chain to stop the train. I urge that latest 
communication facilities should be provided now. 

[English] 

MR. CHAIRMAN: The time is over, you donot 
cooperate. Please conclude. 

/Translation] 

DR. VALLABHBHAI KATHIRIA: I have to make two 
pending demands. There is no train from Pune to 
Saurashtra, Rajkot, Porbander and Junagarh. More than 
10 thousand students study in Pune. It win be convenient 
for the people if Ahlnsa Expreu, a weekly train upto 
Ahmedabad, Is extended upto Rajkot. 

Similarly, Chennai-Ahmedabad Navjeewan Express, 
which halts for 12 hours at Ahmedabad should be 
extended upto Somnath. In fact, I demand that Navjeewan 
and Ahlnaa Express should be extended. 

Finally, I would conclude after making one more point. 
Railways have provided free rail passe. to the girl 
students. It is good, but It is a reve,.. discrimination. 
Male students from a Pune college came to me and 
complained that giri students have been provided free 
rail passes and why not male students? We also travel 
by train. Today we need gender equality and not 
discrimination. It will be in the fitness of things H similar 
facilHy is provided to male students also. Hon. Lalu ji if 
you provide more facilities to Gujarat, railways will eam 
more revenue from there. With these words I conclude. 

/Engli6h] 

MR. CHAIRMAN: The Members who are on the Panel 
of Chairmen are not readily available now. I will have to 
get some relief for five or ten minutes. With the permission 
of the House, I would request Shri C.K. Chandrappan to 
occupy the Chair for some time. I hope the Houaa agrees 
wHh me. 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: Now Shrimati Pratibha Singh may 
speak. 

21.00 hr •. 

[SHRI C.K. CiANoRAPPAN in ths CIMHj 

/Tf1Il18lation] 

SHRIMATI PRATIBHA SINGH (Mandl): Sir, I would 
like to congratulate the hon. Railway Minister for 
presenting the Rail budget for 2008-2009. He has tried 
to please people of aH categories in the country and this 
budget has been welcomed by the entire country. The 
hon. Minister has nourished the railway department and 
has brought about financial reforms in it. He has 
successfully experimented new techniques to bring 
modemization and reforms in the railway system, for which 
hon. Minister and the department both deserve to be 
congratulated. 

In the budget, fares have been reduced by 2 to 7 
percent and a provision has been made for issuing free 
pa8888 to gir1 students and halved the fare for senior 
citizens. I welcome it. Simllar1y, the announcement made 
regarding recruitment of five percent women as constables 
and ten percent as Sub-Inspectors, is also praiseworthy. 
The decision to recruit licenced portera as Gangmen and 
on other group 0 posts is also a timely and praiseworthy 
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decleion. This will ben.fIt the people of this category and 
aI80 do justice to them. 

Hon. Railway Minister has also announced the laying 
of new railway lines. After independence, there has been 
a lot expansion of railways in the country. Today, the rail 
network of India is the biggest rail network in the wortd 
but there has not been a balanced expansion of railways 
in the country. For example, the North Eastem states 
and hiUy states like Himachal Pradesh have been Ignored 
in this regard. 

As on date, all the railway linea in Himachal Pradesh, 
be It Kalka-Shimla railway line or Kangra Valley railway 
line are all amall railway lines which were laid during the 
British era. After independence, only one railway line is 
being laid and that is Nagal-Talwada railway line. 
Foundation of this railway line was laid by the then hon. 
Railway Minister Late Shri Lalit narayan Mishra ji decades 
ago but till date it has not been completed. The work is 
moving at a snail's pace. The reason behind this is that 
the Railway Ministry has neither given any priority to this 
line nor has made provision for enough funde. On our 
inslstenc. the hon. Prime Minister had announced that 
this would be completed in two year. time. That 
announcement has not been implemented so far. If the 
work continues at the present pace, then It will take 
another decade to finish the work. It is requested that 
sufficient funds may be provided so that the work on this 
line can be completed soon. 

We are happy to leam that after much persuasion 
by the Congress Govemment of our state and all the 
hon. Members of the state, hon. Railway Minister has 
announced laying of another new railay line from 
BhanupaJli to Bilaspur-Bairi. I would like to thank the hon. 
Prime Minister and hon. Railway Minister for this. This 
was a long-standing demand. It Is really good that the 
demand has been met now. The Congress Govemment 
of Himachal Pradesh has agreed to contribute 25 percent 
funds for laying of this railway line. Now the people of 
the state want that the work should be expedited on this 
line and It be completed soon so that the people and the 
industries set up in this area can benefit from it. 

In Himcahal Pradesh there is a need for laying a 
new railway line which is small In length yet very important 
and this Is Baddi-Chandigarh railway line. With this, the 
entire Industrial area of BaddI, Barautlwala and Nalagarh 
win get connected to the broad gauge and this will benefit 
all the people of the region as well as the Industries. 

This has been discussed a lot and this time we were 
expecting an announcement In this regard but we are 
disappointed. It Is my humble request that this line. may 
kindly be laid on priority basis. 

Similarly, there is another long-standing demand of 
laying Jagadhari-Ponta Sahib railway line, which can be 
extended upto Dehradun. Our first Chief Minister, Dr. 
Yaahwant Singh Pannar )1 had raIeed this iaaue for the 
first time but It II attll pending. Attention should be paid 
towards this and a survey should be conducted. Thia 
railway line will link Haryana-Hlmachal Pradesh and 
Utt&rakhand. 

With these words, I strogly support the Railway 
Budget pruented by the hon. Railway Minister Inthil 
august House. 

/EngIIsh} 

MR. CHAIRMAN: Now, Dr. K.S. Manoj. 

DR. K.S. MANOJ (AJIeppey): Sir, with your permlulon, 
may I apeak from this seat? 

MR. CHAIRMAN: Pl ..... 

DR. K.S. MANOJ: Thank you, Sir. 

I am thankful to you for giving me this opportunity to 
speak on the Rail Budget for the year 2008-09. While 
congratulating the hon. Railway Minister, Shri Lalujl and 
his colleagues Shri Shri R. Veluji and SM Naranbhal 
Rathwajl, for making the Indian Railways Into a profitable 
organization, paying dividend consecutive for two-thr .. 
years without increasing passenger and freight charges, 
I would like to place on reoord my deep conc.m and 
protest against the move to privatize various profitable 
avenues of the Indian Railways. 

My colleagues from Kerala havo pointed out vartow 
requirements of my State. I do not want to go into those 
details. But I would like to reiterate the requirement of 
West-Coast Zone, which is a pertinent requirement of 
KeraJa. In the coastal reach of railway line from Emakulam 
to Kayankulam, the percentage of line utilization is more 
than 135, but the doubling procell has not yet bMp 
completed. The doubling of line from Kayankulam to 
ArnbaIapuzha was announced In the last Railway Budget, 
But it is only AmbaIapuzha reach, which Ie sanctioned. 
From Ambalapuzha to Emakulam or Emakulam to 
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[Dr. K.S. ManoH 
Ambalapuzha, the doubling process Is not yet announced. 
We were expecting a declaration in the present Budget, 
but it was not there. Therefore, I would like to request 
the hon. Railway Minister to kindly consider the doubling 
of Ambalapuzha to Ernakulam railway line. 

Sir, in the last Budget, there was a declaration that 
a joint venture company would be established with the 
Steei Industries limited Kerala, Autocast Kerala at 
Chertala and the Indian Railways, but the proce88 Is 
moving in a very slow pace. Even the MoU has not 
been signed. RITES had done a study and submitted a 
Report; and the Government of Kerala has also made all 
the things available. Therefore, I would request the hon. 
Railway Minister that the formation and establishment of 
this joint venture company should be expedited. It should 
be formed without any delay. 

Sir, the hon. Railway Minister had announced, as a 
part of safety measures, that a number of unmanned 
level crossings would be manned in the current Budget. 
In the section of Ernakulam-Trivandrum line, there are a 
number of unmanned level crossings. In the Budget, about 
the Trivandrum Division, there is a provision to man only 
nine unmanned level crossings. Similarly, there is a 
provision of inter-locking of around 15 level-crossings. My 
request is that this should be enhanced. All the unmanned 
levlOl-crossings should be manned. Since, it is a very 
densely populated area, more number of unmanned level-
crossings are there; and a good number of accidents 
occur there. Therefore, I would request the hon. Railway 
Minister that the number of unmanned level-crossings 
included in the current Budget should be enhanced. 

Sir, there is a workshop for main line Multiple 
Electrical Units (MENU) and in the last Budget, there 
was also a declaration that electrical multiple unit 
established at Kollam. In Kerala, actually more number 
of short-distance trains are required. If the work at Kollam 
is completed, MEMU can be started as It would be of 
great benefit to the daily commuters. 

21.08 hr •• 

[SHRI VARKALA RAOHAKRISHNAN in the Chlli~ 

Sir, in Alleppey, which is my Constituency, the medical 
college hosp"al was in the town, but now. it Is shifted 
around 20 kilometre from the town. One lT1edicai college 
institution is there; one nursing college is there; a newly 
established bio instituted is there; and one paramedical 
institution is also coming up there. Therefore, if a 
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non-block station is allowed at Vandanam, which is near 
the medical college hospital, it would be of great benefit 
to the patients and bystanders, who are coming there as 
also to the students and staff working in the medical 
college. 

Recently, even though the process of doubling is not 
yet announced, the Railway authorities asked the residents 
residing near the railway line to cut down all the coconut 
trees and other yielding trees without giving any 
compensation. This has created a havoc among the 
people. Within 30 metres from the railway line, the coconut 
trees are there before the laying down of the railway line. 
But still, the authorities of the Southern Railway, 
Trivandrum Division have asked the people to remove all 
the coconut trees and other yielding plants and they were 
not given any compensation. This should be enquired 
properly and proper compensation should be given to 
them. 

Sir, I have two or three more points to make. I am 
very grateful to the hon. Minister that the frequency of 
the Rajdhani Express running between Nizamuddin and 
Trlvandrum is increased from twice a week to thrice a 
week. But, unfortunately, it has no stop at Alleppey. Sir, 
Alleppey Is a very prominent place, a world-famous 
tourism destination. It Is known as the Venice of the East 
and also known as the Paradise of the God's own country. 
The boat race of Alleppey is world famous and many 
tourists, both domestic as well as foreign tourists are 
coming to Allappuzha. The backwaters and sandy beaches 
and canals of Alleppey are very famous. Unfortunately, 
there is no stoppage of the Rajdhanl Express at this 
station. When the frequency of the Rajdhanl Express is 
increased, I would urge upon the hen. Minister that at 
least a two-minute stop should be there for this Rajdhani 
Express at Allappuzha. 

Sir, the Nlzamuddln-Ernakulam Mangela Lakshadweep 
Express is there. If that train is extended up to Trivandrum, 
It will be very beneficial for those non-Keralltes who are 
residing at Delhi. 

MR. CHAIRMAN: Please conclude now. 

DR. K.S. MANOJ: Ves, Sir. I am concluding. I am on 
my last point. 

The Inter-City Express running between Ernakulam 
and Trivandrum is very helpful for the dally commuters. 
But the number of coaches in that train is very limited. 



Some 14 or 16 coaches are there. If the number of 
coaches in that train is enhanced to 23 or 24 coaches, 
it would be convenient. During the morning hours, heavy 
rush is there and so many accidents have occurred. I 
would request the hon. Minister to enhance the number 
of coaches in that Inter City Express from Emakulam to 
Trivandrum. Moreover, there is no train in this route in 
the night, that is after 6 p.m. and till midnight. There are 
no trains from Ernakulam to Alleppey side in this time. In 
order to solve the problem, I have a suggestion. One 
train from Shoranur which terminates at Emakulam may 
be extended to Alleppey. Then there will be a train after 
6 O'clock in the evening. Or, one train which Is running 
from Kottayam to Ernakulam which Is also terminated at 
Ernakulam may be extended to Alleppey. If either of these 
trains is extended to Allappuzha, there will be one train 
available after 6 0' clock to the daily commuters. 

MR. CHAIRMAN: Please conclude now. 

DR. K.S. MANOJ: I am concluding. I once again thank 
the hon. Minister for meeting majority of our requirements 
from Alleppey and from Kerala. He has especially 
announced a coach factory for Kerala. This process should 
be expedited and before the next Budget it should come 
up. Actually, our Chief Minister has already expressed his 
gratitude and offered his congratulations. We want that 
before the next Budget hon. Laluji should come there 
and should lay the foundation stone of the new coach 
factory. 

I conclude now. 

'SHRIMATI SUSMITA BAURI (Vishnupur): Expressing 
my deep gratitude to the Hon'ble Deputy Speaker Lok 
Sabha and my tendering sincere vote of Confidence to 
the Hon'ble Railway Minister Lalu Prasad Yadav, I 
commence my valuable speech. 

Railway Budget 2008-2009 has created a mixed 
impact upon the Industrialist and general public at large. 
On the face of the budget it appears that the Hon'bIa 
Minister has been able to meet the general demands of 
the public at large and to win the hearts of people 
belonging to different social strata by endowing various 
benefits upon aged persons al'd also upon the younger 
generation. 

On the other hand, the Hon'ble Minister has totally 
overlooked the aspect of the needs of Individual states 

'Speech was laid on the Table. 

specifically the state of West Bengal. BeIng a elected 
member of the Parliament from the State of West Bengel. 
I personally feel that the Hon'ble Minister should have 
given due consideration to the development of 
Communication system in the economically backward 
section of the state of West-Bengal is stili remaining 
unfulfilled. Apparently the Railway Budget appears to be 
welcoming one, however an in-depth study into the 
Railway Budget revels various lacunas and defects the 
economy growth and Tourism Industry of West-Bengal has 
totally been overlooked by the Hon'ble Minister. 

The state of west-Bengal at large and speclflcally 
the dreams of the people of Bankura district have totally 
been overlooked. 

1. The Long cherish desire of the economically 
week residents of Ranlbandh and Ranlpur are 
to lay down railway line running through their 
areas Is still in dark. The Propoaal to develop 
railway communication live from Tharagram to 
Purulia via Ranibandh and Bankura have not 
yet been given a final shape insplte of repeated 
demands. 

2. The Proposal to renovate the railway station at 
Peerdoba and to make the atation a regular 
stoppage for express train specially ruasi Bangia 
and Purulia Exp. have not been taken Into 
consideration. 

3. Bankura Stataion to be included in the list of 
stoppages of New Delhl- Bhubaneswar Raj. 

4. The Extension of Railway line already existing 
between Raniganj to Mejia, to be extended upto 
Bankura to develop interterrltorial trade and 
Commerce. 

5. The work of laying railway between Bankura to 
Munkutmanipur to be expedited. 

6. The Project at railway line from Vlshnupur to 
Tarekeswar within a short period of time. 

7. Last but not the list the Hon'ble Minister should 
make endeavor to arrange more fund for the 
development of Communication system· of west-, 
Bengal. ,. 

Expressing my deep gratitude to the leamed Deputy 
Speaker Lok Sabha and by expressing my 'slncerest 
thanks to the HDkble RailWay Minister Mr. Lalu Prasad 



[Smt. SUBmita Bauri) 
Vadav and by keeping faith in the progressive of the 
Railway Minister, I would like to put an end to my speech. 

/Tf'IInslstionj 

·SHRI SANTOSH GANGWAR (Barellly): Hon. Railway 
Minister, Sir, I would like to demand quick redreaaal of 
grievances and appropriate action to be taken with regard 
to some major problems related to my constituency. 

The Mechanical Workshop, N.E. Railway, Izatnagar, 
Bareilly is on the verge of closure for want of work. 
Earlier there were more than 1000 employees working 
here but their number is decreasing continuously. Whereas 
the railways considered this as the best place for setting 
up a coach factory but a decision could not be taken 
due to political reasons. Therefore, It is reque.ted that 
attention should be paid towards this and a factory should 
be announced for this place. Similarly, gauge conversion 
of railway line between Izatnagar workshop and Bareilly 
Junction should be carried out immediately. 

In the past (during summer) a Shatabdi train was 
introduced on Delhi-Moradabad-Bareilly-lucknow route 
which was accepted very well. The said train has now 
been discontinued. It is requested that this train may 
kindly be reinstated at the earliest. 

A number of trains are running between Lucknow 
and Moradabad via Chanheti-Chandausi-Moradabad. All 
these trains which do not come to Bareilly, should be 
given a halt at Chanheti railway station and It should be 
developed as Bareilly Cantt. This is a long-standing 
demand. 

Doubling of the Delhi-Moradabad railway line should 
be done on priority basis and completed in a fixed time 
frame. 

The proposed gauge conversion of Kathgodam-
Lalkuan-Bahedi-Kosi-Mathura route should be completed 
in a fixed time frame on priority basis. 

The gauge conversion of Bareilly-Pllibhit-Mailani-
Lakhimpur-lucknow railway line should be started and 
completed soon keeping in view the need for the same. 
Keeping in mind the need for construction of a Rail Over 
Bridge at izatnagar, Heartsman, Katghar (cremation 
ground) railway crossing in Bareilly, it should be 
constructed on priority basis. 

·Speech was laid on the Table. 

BareHIy-Shyamganj railway station Is not being used 
and there Is a lot of encroachment on the vacant land 
there. This is situated in the middle of the city. The 
encroachment on this land should be removed immediately 
and commercial complex constructed at this place. 

BareiJly is a big city, therefore, keeping the population 
of the city in mind, a booking agency should be opened 
in the middle of the city. 

11n sheds should be constructed on platfonn numbers 
2 and 4 at Bareilly Junction. The absence of tin sheds 
here causes a lot of inconvenience to the passengers. 

I am enclOSing certain other demand received by me 
from my constituency. 

Doubling of Delhi-Moradabad railway line should be 
completed on priority basis and within a fixed time limit. 

The proposed gague conversion of Kathodam-
lalkuan-Bahedi-kosi-Mathura route should be completed 
in a fixed time limit on priority basis. 

Keeping in view the necessity, the gauge conversion 
of Bareilly-Pllibheet-Malani-lakhlmpur railway line should 
be done immediately. 

The construction of ROB (Rail Over bridge) at Ijjat 
Nagar, Heartman, Katghar (cremation ground) railway 
crossing in metropolitan city Bareilly should be done on 
priority basi •. 

BareDIy Shyamganj railway station is not being utilized 
properly. Vacant land there has been encroached upon. 
It is located in the middle of the city. Encroachments 
should be removed immediately and a commercial 
complex be constructed there. 

Bareilly is a metropolitan city. In view of its population, 
a city boOking agency should be opened In the center of 
the city. Platfonn Nos.2 and 4 of Bareilly junction should 
be covered with a shed. Passengers are facing problems 
In the absence of tin sheds. 

Now I am presenting the demands received from my 
partlamentary constltuency:-

1. A broadgauge train should be introduced from 
Bareilly to Kanpur via Lucknow. Till now the 
train is running on a metercgauge line via 
Kaeganj. It takes a long route, much time and 
charges higher fare. 



2. Due to gauge conversion, all the meter gauge 
trains ~re going upto Mathura only. At present, 
there is no meter gauge train for Agra. 
Therefore, the frequency of the passenger train 
between Bareilly and Agra via Chandausi on 
broad gauge should be increased. In addition to 
it, an express train upto Agra via Chandausi 
should also be made available. 

3. Intercity Express should run in the morning 
between Bareilly and Lucknow. At present, 
passengers have to travel in sleeper class due 
to unavailability of seats in the moming in Punjab 
Duplicate or Kisan Express. Often TTE charges 
money from the passengers illegally. 

4. The train No.3289 which runs from Rajendra 
Nagar (after Patna) to Jammu Tawi does not 
have any stoppage at Bareilly. After Lucknow it 
stops only at Moradabad. This train should be 
provided stoppage at Bareilly also and ita 
frequency should also be increased so that 
people of Bareilly could get a train upto Jammu 
to visit Vaishno Devi. 

5. Lucknow-Jammu Tawi superfast express should 
be introduced from Parliamentary constituency 
of hon. Shri Atal Bihari ji. At present passengers 
are facing a lot of inconvenience as the trains 
going upto Jammu Tawi via Lucknow often runs 
late by many hours. There is no train for Jammu 
Tawi which starts from Lucknow. 

6. Passengers have to stay awake for the whole 
night for the Nauchandi Express, the only train 
available from Bareilly to Meerut. As Bareilly is 
an important business place, therefore, an 
express train either from Bareilly or from 
Lucknow should be introduced for Meerut in the 
morning. 

7. Jan Shatabdl Express and a superfast train 
should be introduced from Delhi to Lucknow via 
Bareilly so that the people of Bareilly could reach 
these places in short time paying less fare. 

8. The days of train No.4115 Allahabad Haridwar 
Express should be increased and it should run 
daily to provide more facilities to the passengers. 

9. A survey should be conducted for a new route 
to connect BarelUy to Kanpur. At present, the 
gauge conversion between Kanpur and 

Farrukhabad is going on speedily. On the other 
hand, a broadgauge line Is already existing from 
Bareilly to Meeranpur Katra. If after conducting 
a survey, Meeranpur Katra is connected to 
Farukhabad (approx. 75 kms.) through broad 
gauge in near future. It will earn large revenue 
for railways through trade and travel as It will 
connect the largest Mandi of Uttar Pradesh, 
Kanpur to Bareilly. 

If Railway Department says that there Is shortage of 
coaches, it would be worth mentioning here that Triveni 
Express remains stationed at Bareilly for 20 hours, 
Lucknow-Chandigarh Express for 14 hours and Pushkar 
Express remains stationed for about 10 hours. Some more 
trains remain stationed at Lucknow for 1 ()'16 hrs. Running 
these trains between Bareilly and Lucknow will facilitate 
the passengers and also provide income to Railways. 

Sir, I am not only hopeful but atao confident that he 
will take up atl theee issues in pubfic interut and bring 
necessary amendments In railway budget for the same. 

Sir, It Is requested that BarellVPurllBhubanelwar 
Neelanchal Expre88 8476 which runs between Deihl and 
Puri via Kanpur and Lucknow should run from Kanpur 
instead of Delhi via Bareilly and Lucknow. I am submitting 
the following facts in support of my request:-

The following major institutions of Government of Incla 
are located in Bareilly:-

(1 ) Air Force, Bareilly 

(2) Army 

(3) Indian Institute of Veterinary Research 

(4) Central Bird Research Institute 

(5) Railway Department 

(6) BSF 

(7) IFCCO AWLA 

Students from Orissa, West Bengal and Bihar etc. 
puraI8 their etudiee at Indian Veterinary Research Institute. 

The foUowing trains are running between Delhi and 
Bhubaneswar: 

1. New Delhi Puri Express train No.2816 via 
Kanpur-Attahabad. 

, 
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2. New Delhi Puri Express train NO.8476 via 

Kanpur and Lucknow. 

3. New Delhi Puri Purshottam, Express, No. 2802 
via Kanpur Allahabad. 

4. Nizamuddin Bhubaneswar Express train No. 
8406 via Mathura and Agra. 

5. New Delhi Bhubaneswar Rajdhani Express train 
No. 2422 via Kanpur-Mughalaarai. 

6. Nizamuddin-Puri Express train No. 8478 Viol 
Mathura and Agra. 

None of the above mentioned trains goes via Bareilly. 
Very humbly, it is requested that, at least, the route of 
Delhi-Puri Express train No. 8476 running between New 
Delhi and Bhubaneswar via Kanpur and LUcknow should 
be changed. Instead of New Dlehi it should run from 
Kanpur to Bhubaneswar via Bareilly and Lucknow. It would 
be an appropriate step as it would not only facilitate the 
students studying in Bareilly but the people living In cities, 
towns and villages of Delhi, Bareilly and Luknow will also 
get facility to go to Puri. 

I hope that while considering It favourably, he will 
pass an order to run the 8476 New Delhi-Purt Neelanchal 
Express from New Delhi to PurilBhubaneswar via Bareilly 
and Lucknow. 

I would like to bring to his notice that northern 
railways culvert No. 103 is located on the main road in 
Mohalla Garinath of Bareilly. A Railway line passes over 
this culvert and people move from one side to other from 
beneath the culvert. It is an age old culvert and is narrow 
also due to which people are facing lots of difficulties in 
movements. 

The upline of the said culvert with a width of 20 feet 
was built in 1995. But the old line laid prior to it, is only 
10 feet wide due to which traffic jams are very frequent 
there. Approx. 5 lakh people up-down daily from this area. 
Since long people of this region have been requesting 
for leveling of this culvert and widening of the small part 
of It. On the basis of the letters written by me in this 
regard, the Railway Department understood the importance 
of this work and in January, 2007 the Divisional Engineer, 
Bareilly, U.P. forwarded a letter NO.0241015 dt. 25.1.07 
allocating a sum of Rs. 15 lakh for repairing the said 
culverts, to the DiVISional Manager, Moradabad. 

I would like to request you to instruct the officers 
concerned to undertake broadening of the narrow part of 
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the said culvert on priority basis ke.ping public interest 
in mind. 

I would like to draw your attention towards the need 
to increase the frequency of train number 243512436 New 
Oelhl-Dibrugarh Rajdhani Express which runs only on two 
days a week. Since this train runs only on two days a 
week, the people who have to travel on other days face 
a lot of difficulty. If the frequency of this train is increased 
it would benefit the people travelling on this rout. and 
the railways would earn additional revenue. I request you 
to Issue orders to increase the frequency of this train in 
public interest. 

Efforts for getting gauge-conversion of Bhojipura-
Pilibheet-Tanakpur and Pilibheet-Shahjahanpur-Lucknow 
railway lines sanctioned have been on for many years. 
As a consequence, in the previous budget, hon. Minister 
of State for Railways, Shrl R. Velu, had given the 
assurance that both the main metergauge lines in Pilibheet 
would be included in the railway line conversion scheme 
and that assurance has been fulfilled. 

Beautification of Bareilly Junction railway station, the 
major railway station of the Northern Railways, has been 
halted. It should be completed immediately. 

A policy decision should be taken about opening of 
railway ticket counters at educational hubs of the country 
such as BareiHy, Noida and Greater Noida etc. and special 
arrangements should be made for large number of rail 
users from these places during holidays. 

Appropriate action may be taken on the above-
mentioned matters and I may be Informed of the decisions 
taken in this regard. 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Mr. Chairman, Sir, I 
am happy to announce that dinner is ready. Hon. 
Members, members of the staff and members of the Press 
ara welcome to dinner in Room Nos.70 and 73. 

MR. CHAIRMAN: Thank you. 

[TrsnsIBlion} 

SHRI BHANU PRATAP SINGH VERMA (Jataun): Mr. 
Chairman, Sir, I thank you for giving me time to speak 
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on the Rail Budget. I wouJd Uke to thank hon. Railway 
Minister Shri Lalu Prasad Ji that he has started 
Swantantrata Sang ram Express from Jhansi to Barackpore 
on the occasion of 1 50th anniversary of the first war of 
Independence. It should be given a halt at Ait junction 
too. At the time of elections to legislative assembly during 
the previous year, the hon. Minister had visited my 
constituency Kaunch. The people of the constituency had 
asked the hon. Minister to bring Kaunch station on the 
main line. Since elections were round the comer it would 
not have been appropriate for the Minister to make any 
announcement. Therefore, he told the people that he had 
noted their demand and would consider It after the 
elections. Hon. Minister, your election meeting in Kaunch 
had been attended by people in large numbers and they 
had placed this demand before you when elections were 
about to take place. But since it was election time he 
could not have aceded to the demand. He had merely 
said that he had registered the demand in the computer 
and would consider it at a later date. We want Kaunch 
station to be shifted on the main line between Kanpur 
and Jhansi stations. If Pirona is linked to Kaunch and 
Kaunch is linked to Ait, then Kaunch will come on the 
main line. At that time the hon. Minister had given us 
assurance and I am sure that he will fulfil his assurance. 
There is one Urai station in Jhansi division in North· 
Central Railways. Udyog Nagri, Lucknow Express and 
Poona Express trains cross that station. These trains run 
from Lucknow to Kanpur and Jhansi without halting 
anywhere. Urai is a district headquarters and at a distance 
of 200 km. Hence, these trains should definitely be given 
stoppage at this station so that serious passengers who 
have to travel upto 50 km or 100 km may board the train 
from there Train No.294412943 comes from Balsad to 
Kanpur and halts at Urai but the passengers have to buy 
tickets from Kanpur. If these people want to buy tickets 
from Balsad to Ural, they won't be able to buy tickets for 
Ural they will get a ticket upto Kanpur or have to deboard 
the train at Jhansi. Hence, hon. Minister, the pasaengers 
should be able to buy tickets from the station the train 
stops. Doubling of Jhansi-Kanpur line should be done 
since doubling of any line which remains 100 percent 
busy is sanctioned under the prescribed norms. The 
percentage of that line comes to 118.7. Hence, doubling 
of Kanpur-Jhansi railway line should definitely take place. 
A moming intercity should be started between Kanpur 
and Jhansi. If the said train cannot be started for some 
reason then extension of Delhi-Kanpur Shram Shakti 

Express upto Jhansi may be considered. This train 
remains halted for seventeen and half hours at Kanpur. 
Hence, if this train is extended upto Jhansi it would benefit 
the people of the region as there is no direct train fot 
Deihl from any place under 200 km from this region. 

Hon. Minister, Sir, the Kaunch-Ait shuttle should be 
extended upto Jhansi. PRS and EPS systems have been 
sanctioned and made operational In Kaunch, Ait, Kalpi, 
Pukhraya and Moth. Computerisation should be carried 
out in those stations so that people could take benefit of 
computerized reservation system. A lot of trains run 
between Kanpur and Jhansi. In some places people who 
have bought tickets for general coach are allowed to sit 
in sleeper coaches during day time by paying some extra 
charges for which they are given a receipt. 

Mr. Chairman, Sir, Cochin and Pushpak Expr ... 
should be given stoppage at Alt junction. Overbridge at 
Urai station should be extended beyond the platform. 
Overbridge should be constructed at Rath Road Croseing 
In Ural. All passenger trains should be given a halt at 
Usargaon which lies between Ural and Kalpl atatlon. 
where a halt station Is being constructed. There used to 
be a station there ear1ler. Hence, trains should be given 
a halt there. AC Chair Car has already been sanctioned 
on Jhansi-Kanpur Intercity. It should be attached to the 
train at once and it should be given a halt at Moth station. 
There is a bridge near Kalpi station. If the level of road 
under bridge is deepened by one foot it will open up a 
passage to 100 villages nearby. 

I hope that hon. Minister would definitely consider 
this suggestion. I had raised the demand for a railway 
line between Kaunch and Oralya Olblyapur station last 
time. A survey for the said line had been conducted In 
19n when the Janata Party govemment was in power. 
Thereafter, some earthwork had also been carried out. If 
this line is constructed, traveling for people of Bhed-
Jalaun, hadrukh·Kototh and Oraiya would be made easier. 

[English} 

MR. CHAIRMAN: It is a never ending process. Trle, 
demand for Railways will never end. Hon. Member, please 
give it in writing to the hon. Minister. 

. . . (/nttJrruptions) 
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·SHRI BHANU PRATAP SINGH VERMA: A survey of 
Bhind to Mahoba via Orai has been conducted. This new 
line should be laid which would connect Madhogarh, 
Jalaun by rail. Durg Express running between Kanpur 
and Durg stops at Mohda. This train should be provided 
a stoppage at Ghatampur station because the distance 
between Kanpur and Mohda is 100 km and Ghatampur 
is in between. The passengers at Ghatampur would be 
benefited there from. There is no provision of drinking 
water and electricity at Ghatampur. Hence in view of the 
problems faced by the passengers water and electlricty 
should be provided there at the earliest. Udyognagari 2173 
starting from Mumbai Kurla terminal and Lucknow Express 
2107 should be stopped at Thane station. Facilities of 
reservation in the trains stopping at Orai and Ait station 
should be made available at Konch till Konch station is 
linked with main line. Gwalior·Chhapra mall has been 
running late by seven to eight hours for the last one and 
a half year. Hence punctuality of this train should be 
ensured. The poor people of Gwalior or Banda board the 
Jhansi·Kanpur - Pooja Express (Intercity) because of the 
wrong nameplates placed on the above mentioned train. 
Hence night name plates should be placed on the above 
mentioned train. Kochin express should be provided 
stoppage at Kalpi and Pukhraya. 

{English} 

MR. CHAIRMAN: Now nothing will go on record 
except the speech of Shrimatl Jhansi-Lakahmi Botcha. 
Mr. Verma, you have laid It on the Table of the House. 

.. . (IntflnupIionsr-

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobblll): Hon. 
Chairman, Sir, I rise to support the historic RaHway Budget 
for 2008·2009 presented by the hon. Railway Minister 
Shri Lalu Prasad Yadav. After listening to the comments 
made by the Opposition Party Members in the House, it 
is very clear that they are also, by and large, in support 
of the Budget except for a few drawbacks and lacunae 
at the field· level like cleanliness in the compartments and 
on platforms, and other infrastructural drawbacks. 

Here I want to quote Mahatama Gandhi. He said: Mlf 
you want to please all, you will please none". Shri Lalu 
presented a people-friendly Budget; an Mm Aadmi Budget 

"This part of the speech was laid on the table. 
"Not recorded. 

with Indian Railways Vision 2025 In mind to satisfy the 
aspirations and necessities of huge cross·sectlon of the 
people across the length and breadth of India. 

Indian Railways is part and parcel of every Indian 
citizen, that is, for a billion plus population. Over 8,000 
passenger trains are being run dally, but it is still not 
enough for 18 million who travel by rail every day. They 
can look forward to the rail system achieving higher and 
higher goals. 

The following features of the Railway Budget, 2008 
are worth mentioning to streamline the things, and improve 
the existing passenger amenities. Multi·pronged scheme 
to strengthen Railway safety through automatic devices 
like anti-colllsion device; online monitoring of roiling stocks 
through acoustic bearing detectors and wheel impact load 
detectors; EOn devices; digital ultrasonic flaw·detecting 
machine; fire resistant material to be used in coaches; 
more ROBs and RUBs to be constructed; unmanned level 
crossings at busy sections to be manned on a fast·track 
basis; green toilets in 4,000 coaches; and one·time 
exercise of appointing Railway porters working on stations 
as gang-men and Group D posts after due screening. 
Here I want to stress that these people should be 
re-trained before deploying them for the new jobs. 

Concession to senior citizen women above the age 
of 60 has been enhanced to 50 per cent from the existing 
30 per cent In rail fares; free MST to girl students up to 
Graduation-level instead of 12th standard, and for boys 
up to 12th standard Instead of 10th standard; and AIDS 
patients traveling to nominated ART centres for treatment 
to be given 50 per cent conceaelon in Second-Class 
passenger fares. 

Ashok Chakra awardees are also to be provided the 
facility of traveNing in Rajdhani and Shatabdi trains on 
card paeaea lasued to them. In this connection, I would 
request the Railway Minister to extend concessions to all 
police officers who are awarded the President's medals. 
The police staff and officers are playing a crucial role in 
maintaining the intemal security and law and order. Their 
services should also be recognized by the Railways. 

Measures to reduce queues at railway ticketing 
counters, which includes increase in UTS counters to 
15,000 and ATVMs to 6,000 over two years' period, tickets' 
booking on mobile phones, etc., are welcome steps. 
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TIckets on "Go Mumbai carer which Integ...... IWII 
and road traneport is definitely a welcome step. 

I thank the Railway Minister for sanctioning 
Kothavalsa-Vizianagaram new line in my constituency, for 
introducing Garib Rath between Secunderabad-
Visakhapatnam (tri-weekly) and for upgradation of 
Secunderabad Railway Station to intemational standards. 
The Garlb Rath train between Secunderabad-
V188khapatnam may be extended up to Rayagada Station 
to cover Bobbili parliamentary constituency, Parvathipuram 
parliamentary constituency in Andhra Pradesh and Koraput 
partlamentary constituency in Orissa. People of these 
constituencies would remain eternally grateful for thie. 

Now, I would like to place some important propose. 
before the House for the kind consideration of the Railway 
Minister. The consideration of these proposala would meet 
the aspirations and demands of the people of Andhra 
Pradesh, particularly the people of my Bobblli 
parliamentary constituency. 

• ROBs and rallway sliding; 

• Important stoppages; and 

• East Coast Railway should be carved out from 
South Eastem Railway and merged with South 
Central Railway, which Is the long pending 
demand of the people. 

Before I conclude, I would like to say that the Indian 
Railways should reflect the enterprise of new India, and 
It must live up to the world standards, with faster, lighter 
and cash rich features. 

"I lay the following proposals on the Table of the 
House for the kind consideration of the Railway Minister 
to meet the aspirations and demands of people of Andhra 
Pradesh, and particularly my Bobbilli parliamentary 
constituency. 

Eaat Coast Railway should be carved out from South 
Eaat Railway; and Merged with the South Central Ralway. 

ROBs at the following locations: 

1. ROB at Pedamanapuram on N.H. 43 in 
Gajapathinagaram assembly segment of my 
BobbiNi parliamentary constituency. 

• ... "ThIs part of the speech was laid on the Table. 

2. ROB between SobIHI and Donkinav ..... : Rly 
K.M. 413111 

3. ROB at Bheemasingi between Alamanda-
Korukonda: Rly K.M. 831/3. 

4. ROB between Ponduru-Sigadam In Srlkakulam 
district Rly. K.M. 766127-29 

RallWilY IlIdlng at V1z1anagaf1lm Market YIIrd 

1. Vizlangaram Railway station is a big junction for 
where people found to Oriala, West Bengal, Aasam, etc. 
states and to Chhattisgarh. Madhya Pradesh etc., Statee 
have to change over here. The existing 2 Reservation 
countera beside the one Intended for physically 
Handicapped and the ladies are always over crowded 
and are not sufficient to cater to the needs of the people 
requiring reservations. There Is absolute need of at leat 
another Reservation Counter to facilitates obtain 
reservations with in the time limits fixed to keep there 
counters opened for the public. 

Similarly there Is also need of prOviding one more 
general counter also as the present two counters are not 
at all enough to cater to the needs of people requiring 
tickets for the general compartments. 

I wiah to state in this context that Vlziangaram RaIlway 
station is a big Railway junction and the minimum Income 
of this station is stated to be Rs. 5.00 lakhs a day. But, 
the existing amenities at the Railway Station are not 
sufficient to cater to the comfortable and convenient 
requirements of the traveling public. So. in the Interest of 
providing baUer, convenient and comfortable train joumey 
facilities to the people of the vast area in my Parliamentary 
Constituency and these; of the neighboring districts, there 
is absolute need of providing the above facilities at the 
Vlziangaram Railway Station In my parliamentary 
Constituency. 

Further. there i8 constant demand from the pamllc for 
the halt of the following express trains at VIzlangaram 
Railway Station. 

1. 284112842 Coromandal Express 

2. 5929/5930 CEN DBRT Superfast 

3. 2662/2664 Howrah-TIrupathi Superfast bi-weekly. 

4. 266612665 Howrah-Kanyakumari Weekly 

5. 562915630 CEN-NGC 
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3. Extension of the Visakhapatnam-Nizamuddin, 

Nizamuddin-Visakhapatnam No. 2808 train up to 
Vlzlanagaram as several passengers from Vlzlanagaram 
are suffering a lot to catch the said train at Vlzakhapatnam 
Railway atation, which ia about 50 kms away from 
Viziangaram. 

4. Extension of starting and the terminal point of 
Janmabhoomi or Ratnachala Express trains from 
Viziangaram Railway station which is a junction of so 
many trains coming from Orissa, Madhya Pradesh, Koikata 
states and as such extension would be more beneficial 
not only to the people of Viziangaram and Srikakulam 
districts but also to those of the other states. 

5. Electrical Multi Unit In between Visakhapatnam 
and palasa is running presently for 6 days in a week 
except on Sundays. To facilities the passengers traveling 
to their respective places on Sunday running of this train 
on Sunday is also necessary. 

6. The Cheepurupalli Railway station which is the 
main base for the people of the villages of all the 8 
surrounding mandals to board the trains bound to 
Vlzlangaram, Visakhapatnam up to Hyderabad and up to 
Bhuvaneswar and Kolkatta etc., cities., does not have 
the minimum facilities and amenities required by thousands 
of passengers, although it has got maximum sources of 
income through its passangers. Under these 
circumstances, the people of Cheepurupalli and those of 
the 8 surrounding mandasl represent that the following 
facilities may be provided at the Cheepurupalli Rly. Station. 

1 . Extension of foot over bridge up to police station 
way. 

2. Arrange ladies waiting halt in VIP Langue. 

3. Stoppage of the following trains: 

(a) Falaknuma Express Train No. 2703/2704 

(b) Konerk Express Train No. 101911020 

(c) Prasanthi Express Train No. 856318564 

(d) Vascodagama Express 284712848 

(e) Pondicherry Express 289712898 

(f) BBS-CEN Express 282912830 

7. Providing of a request stop at Maradam 
Oathirajeur Mandai Viziangaram district of the OMU Train 

No. 471 and Train No. 472: Vljayawada-Rayagada and 
Rayagada-Vljayawada as the stoppage would be most 
beneficial to the Nos of passengers from Maradam and 
several other surroundings villages as well.· 

MR. CHAIRMAN: Hon. Minister SM Velu has come. 
I have taken note of It. 

Now, I give the floor to Shrl Mohan Rawale. Please 
be brief because I am helpless in your case. 

SHRI MOHAN RAWALE (Mumbai South Central): Sir, 
I am speaking after a long, long time in Parliament and 
that too on this Railway Budget. 

{TflJnsl8tionj 

Mr. Chairman, Sir, I would like to tell the hon. Minister 
of Railways that I am a Member of Parliament from 
Mumbai. Everyday one crore and twenty lakh people travel 
throughout the country whereas 85 lakh people travel In 
Mumbal only. These passengers do not have facilities. 
You have not reduced the fair of suburban trains but 
announced 300 new trains. I would like to know 88 to 
when the passengers are likely to get these trains along 
with the names of the originating stilt/ons of these trains. 
Please furnish the details thereof. 

Mr. Chairman, Sir, the tracks on which the trains are 
running, are so dilapidated that accident can take place 
any time. Those tracks have outlived. Hence I would like 
to submit that Mumbai needs more trains. Besides, the 
train service from Virar, Borlvall, and Andheri to Kaaara, 
Kalyan, Oombivali, Thane, Ghatkopar needs to be 
Increased. Presently 657 crore rupees are required for 
MUTP whereas 342 crore rupees have been allocated In 
this budget. As this is the sec:oncl phase, the funda are 
needed and the total cost of the project Is 1740 crore 
rupees. 

I would like to tell the hon. Minister that the trains 
running on the Harbour line crossing through my 
constituency are very dirty and the rakes of these trains 
are in a dilapidated condition. Whenever new rakes are 
available, first introduce them on this line. I would also 
like to request you to run 15 coaches trains in place of 
12 coaches if it is feasible. It should be ensured that 
wherever platforms are constructed sheds are also 
constructed there. 



Sir, the han. Minister has paid no attention to Konkan. 
Recenly I travelled by Konkan-Kanyakumarl train. That is 
a very old train. 

21.31 hr •• 

(MR. DEPUTY SPEAKER in 1M Chili" 

Janshatabdi is another train. A lot of dust comes into 
this train. The quantum of dust coming from outside Into 
general compartments is so much that It turns your white 
clothes black. I would request you to provide air-
conditioned coaches in that train. Please introduce a Garlb 
Rath upto Madgaon which we need the most. 

Sir, recently i have read in a newspaper that 
recruitment should be done through local employment 
exchange. A law was passed by Lok Sabha in 1959 that 
every recruitment should be done through local 
employment exchange. If the recruitment takes place in 
Punjab then It shouid be for the Punjabis, if it Is In Tamil 
Nadu then It should be for the Tamil people, if it 18 In 
Gujarat then It should be for the GUjarati people, Marathi 
people should be recruited in Maharaahtra and the Malyall 
people should be recruited in Kerala. In every state local 
people should be recruited. It has been paaaed in the 
Parliament but nobody adheres to that. The Railway 
Manual provides for recruitment through local employment 
exchange. It would not cause injustice to anybody and 
there will be a social harmony in the country. I am telling 
this in regard to the recruitment of cIau III and Class IV 
employees. The recruitment of the.e categories used to 
be done through local employment exchange till four or 
five years ago but now recruitment is done on all India 
basis. Where would the local people go? The recruitment 
for class iii and class IV in Central Railway Is about to 
be made for which applications have been invited in 
February. There is a Marathi Deputy Chief Personai 
Manager Mr. ... (Interruptions), He has been transferred 
deliberately. 

MR. DEPUTY SPEAKER: Name will not be recorded. 

SHRI MOHAN RAWAlE: Because sorne people do 
not want that local people are recruited. Please get it 
investigated. He has been deliberately transferred to 
Mantunga workshop. I request the hon. Minister to transfer 
him back. I will lay the remaining issues on the Table. 

"Not recorded. 

Sir, there are many jhuggi-jhopadis on railway land. 
Maharaahtra Government has passed a law that the 
jhuggls on government land constructed prior to the year 
2000 win not be demolished until sufficient land Is provided 
for rehabilitation. The Jhuggls In Na/a Sopsra area In 
Maharaahtra have been demolished. Exams were being 
held. The children were upset due to dislocation. I phoned 
the officer there. The officer Mr . ... (lnlmruptionsrtold me 
that we could go anywhere, he could do nothing as he 
had the orders of the court. 

MR. DEPUTY SPEAKER: Name will not be recorded. 

... (lnMnuptJons) 

{English} 

MR. DEPUTY SPEAKER: Nothing will be recorded. 

... (lnftlt7Upl/onsr 

SHRI MOHAN RAWALE: Mr. Deputy Speaker, Sir, I 
am talking about whole of the country and not about 
Maharuhtra and Mumbal alone. Was the recruitment 
board not attacked In Banga/ore? Everyone wanta to live 
peacefully in the whole of India but people of every state 
should get priority in their respective state. 

I am talking about slums. I request you to talk with 
them for providing them sufficient land. You should talk to 
the Maharaahtra Government or any local Government 
there. ...(Inttlrruptions) Maharashtra Government has 
recently regularized the slum clusters, which had come 
into being till 2000. ... (Inltlnuptions) 

{English} 

MR. DEPUTY SPEAKER: You can lay rest of your 
speech on the Table. You have already taken more than 
13 minutes. I am sorry. It is not possible to allow you 
further. 

. .. (Inltlrruptlons) 

MR. DEPUTY SPEAKER: Shrl Rawa/e, thl. point of 
yours has already come on record. 

...(Inltlnuplion$) 

"Not recorded. 
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MR. DEPUTY SPEAKER: You can lay it on the Table. 
rr",,,.lionj 

SHRI MOHAN RAWALE: I want to praise him. He 
has talked about Kho-Kho for which I want to thank him. 
... (Intsrruplions) 

SHRI LALU PRASAD: Please apeak in favour of 
Bihar. . .. (/nfllmJplions) 

SHRI MOHAN RAWALE: In Bihar, the local people 
of Bihar should get priority • what is wrong in this? I did 
not say that we should be given priority . ... (Inlsnupllons) 
Fifty five thousand persons had been called for the posts 
of Assistant Leco Pilot, but only 44 persons from 
Maharashtra out of 55000 were selected • how is this 
possible? I want to thank you from the core of my heart 
for showing courage of forming a Kho-Kho team, which 
nobody could do so far. You should also form such teams, 
for both women and men, In the Westem Railway, Central 
Railway and Konkan Railway. Simllariy, Kabbaddi teams 
should also be formed. 

Now, I lay the remaining speech on the Table. 

·Sir, there has been a total neglect of the Mumbai 
local trains and the passengers. Local trains of Mumbai 
are the Ilfeltne of Mumbal, which is called the economic 
capital of India. But, with deep regret, I am saying here 
that the hon. Railway Minister has disappointed the 
pasaengers of the 10081 trains in this railway budget. About 
1 .20 crore paaeengers travel by train In the country • 
with 65 lakh passengers in Mumbai, 20 lakh In Koikata 
and 9 Iakh in Chennai. Thus, a total of 94 lakh paaeengers 
travel In local trains which is 75 per cent of the total 
number of passengers and the Railway Minister has 
forgotten these very passengers this time. 

A total of Rs. 3490 crore were sanctioned for various 
railway related works in the last year's railway budget. An 
amount of Rs. 1740 crore out of that has not been spent 
yet. Is this the efficiency of the Railway Ministry? Hon. 
Railway Minister had announced 157 new trains in Mumbai 
last year. Where are these trains? This year, he is saying 
that local trains will run 300 times. Will the hon. Railway 
Minister please tell as to when and how this will happen? 

Today, the situation is that the number of passengers 
is increasing by leaps and bounds. There is a need to 

" ... "ThIs part of the speech was laid on the TIbIa. 

increase railway servioes to Kasara, Karjat, Kalyan, 
Domblvall, Thane and Ghatkopar. Railway administration 
is wak:hing the problems and difficulties of the passengers 
everyday but does not appear to making efforts to address 
them. We met the General Manager, Railways but he 
curtly replied that railway services would be increased 
when the rakes are available. Now, when and how these 
rakes would be made available? 

The rakes running on the tracks today are old and 
outdated. There Is a need of new rakes not only for 
central and westem railway routes but also for the hal1:lour 
route as the condition of rakes there is extremely pitiable. 
These coaches carrying lakhs of passengers are so dirty 
that no sign of cleanliness could be seen anywhere. Does 
the Railway Ministry want to play with the life of the 
railway passengers. 

The demand that these rakes, bringing maximum 
number of passengers to their destinations, should be of 
13 coaches is 80 old that I feel hesitation to repeat it. 
Now, there is a need to make rakes of 16 coaches even 
If the length of the platforms has to be increased for it. 
When will the work in the direction of increasing the 
number of railway coaches be started? Sheds should 
also be provided for the platforms which have already 
been extended. 

Konken Railway has been forgotten in this budget. 
The way It is prOving Its utility, the railway Ministry should 
aIeo pay more and more attention to it. Holi special trains 
have been provided on every route but why this facility is 
not provided in Konken region? These trains do not have 
sufficient number of coaches. It is necessary to increase 
the number of coaches in these trains in accordance 
with the demand of the passengers. 

The Railway Ministry is gearing up to increase the 
problems of the railway employees. It wants to cl08e its 
printing press and outsource the work. It is an anti-worker 
policy and we oppose it. Rail Kamgar Sena had raised 
Its voice against these efforts as back as in 2002. But, 
the RaIlway Administration is adamant to close the printing 
press and Increase the problems of its employees. Does 
the Railway Ministry want to invite unfair practices and 
bribery by outsourcing this work from private agencies? 
It Is true that these press employees will be absorbed 
somewhere else but it will create more problems. 

The responsibility of the employees is far greater in 
the Health Department. The recruitment of workers In 



this field by the contractor Is to play with the lives of the 
patients. Therefore, closure of printing preaa and 
privatization of catering services, recruitment of 
administrative employees and safari karmcharla should be 
stopped. 

Similarly, I would like to tell the House about the 
corruption in recruitment of the Assistant Loco Pilot and 
Trade Apprentices. Railway Recruitment Boards select the 
candidates for the vacancies arising due to retirement or 
other reasons. Zonal Railway administration appoints the 
candidates selected by the Railway Recruitment Board8 
to the Railway Services. But, it Is now seen that efforts 
are being made to recruit the candidates selected by the 
RRB of other regions at the coat of the local coandidates. 
It is a wrong step and should be stopped. Providing 
recrultement opportunity to be local candidatea alone 
would be proper. The post of Loco Pilot Is not a technical 
post, therefore, ITI should not be a necessary condition 
for it. Under this policy, eight percent Maharasthrian 
candidates should be recruited in the railways. The warda 
of the reilway employees should be given priorlty In the 
recruitment. 

New coupon vailadtlng machines should be installed 
at every station if the railway services are to be made 
efficient for serving the common man. Foot over bridges 
should be constructed on sides of every station. A doctor 
and an ambulance should be provided at every station. 

'Neera' sales counters, which are lying closed should 
be reopened. Indian sports should be started and 
promoted in railways. Many thanks to Indian railways for 
Introducing games line Kho-Kho, Kabaddi. 

There is no shade on platform at Nahur station In 
Mumbai. Every station should have clean toilets. All the 
problems being faced by Konkan railways should be 
solved. I hope the hon. Minister of Railways and his 
Ministry will make all out efforts for providing better 
facilities to the public. 

The Central Railways is going to start recruitment 
process for filling up 6500 vacant posts in near future. A 
local Marathl officer Shri A.K. Pandharkar, who is working 
there, is being shifted from there just to deprlve local 
Marathi people from being recruited and also because 
candidates from outside can get a chance. I think it is a 
violation of rights of locals. It is the duty of the railways 
to give priority to the locals. 

The people of Chlnchpokall area in Mumbal have 
sought expeditious completion of a foot overbridge from 
Khamkar Road to Namjoshi Marg. 

Vacant railway land in Murnbal is Inundated with 
slums. Slum dweHers, who had constructed slums on the 
said land before 1995 have been rehabilitated elsewhere 
by the Government of Maharaahtra, but there is no 
coordination between center and state government over 
such an Important l18ue. Again the alums in Nallah Soyara 
were demolished. The examination of their children were 
going on. My submission Is that the railways should resort 
to demolition of alums only after providing them alternative 
plott e_where.· 

SHRI DHARMENDRA YADAV (Malnpuri): Sir, the hon. 
Minister of Railways has been presenting surplus rail 
budget for the last many yeara. I do agree that he has 
brought the railways on the right track to a great extent. 
I would like to draw the attention of the hon. Minister of 
Railways to a specific problem. Lakhs of passengers In 
the country who can neither afford AC class nor sleeper 
coaches travel in general compartments could not attract 
the attention of the hon. Minister. 80 percent of the 
passengers travel In general bogies, which comprise only 
20 per cent of the total bogies and on the contrary 80 
percent of the bogies are reserved for rest 20 percent 
passengers. 

Sir, through you, I would request the hon. Minister of 
Railways to provide more number of general bogies In 
long distance trains. Often it has been observed that there 
are long queues in front of general bogies and police 
have to control the rush. The bogies get so much 
congeated that no one can move Inside the coach. I 
hope the hon. Minister will surely pay attention to it. 

Sir, on the one hand, the railways has been in profit 
constantly, whereas, on other hand there has been no 
addition to the infrastructure facilities being provided such 
as sanitation, catering etc. I would urge the hon. Minister 
to Improve the standard of food being served from pantry 
car in long distance trains as standard of food being 
served Is not that good. Therefore, the hon. Minister should 
take effective measures In this regard. 

Introduction of Garib Raths is quite an ambitious 
project, but I have a complaint in this regard. Garib Rath , 
trains cross several important stations in U.P. but do not 
stop. I not only hope, but I am aure that the hon. Minister 
wW sanction stoppage of said trains at Tundla, Ferozabad, 
Sikohabad and EtawBh also. 
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[Shrl Dharmendra Vadav) 

Sir, I demand extension of Etawah-Mainpuri railway 
line, which is under construction upto Gajrola via Itsh, 
Badayun, Sambhal. Secondly, the work of Etawah-Agra 
via Fatehabad should be completed expedHlously, also 
the work on Etawah-Guna via Bhind, Etawah should be 
completed expeditiously and in a time bound manner. It 
appears from the report presented in the rail budget that 
the work of the said projects is not going on in a time 
bound manner. I hope the hon. Minister of Railways will 
pay heed to It. 

Sir, I would like to draw the attention of the hon. 
Minister to my parliamentary constituency Malnpurl In U.P. 
There Is only one train, i.s. Kalindl Express for this area. 
It runs between Delhi-Kanpur, via Shlkohabad, 
Farrukhabad. Though it Is expreaa by name, but Its speed 
from Shikohabad, Farrukhabad upto Kanpur Is slower than 
that of a passenger train. The speed of this train should 
be Increased. Secondly, other trains meant for Malnpurl 
district, whether they are for Agra or Lucknow, should be 
connected to Mainpuri. 

Sir, earlier, Kalindi Express was scheduled between 
Delhi-Farukhabad, has been extended upto Kanpur. Well, 
it has beet) extended upto Kanpur, but the number of 
bogies remain the same, whereas the number of 
passengers has increased. Therefore, in view of 
inconvenience being caused to the passengers, I would 
request the hon. Minister to increase number of bogies 
In this train. Further, I would also urge for upgradation of 
Malnpuri railway station, which is in my parliamentary 
constituency and also for fulfilling other demands of this 
area relating to railways. 

SHRIMATI RUPATAI D. PATIL (Latur): Mr. Deputy 
Speaker, Sir, I am grateful to you for giving me an 
opportunity to speak on important Rail Budget. I would 
like to thank the hon. Minister of Railways as he has 
made efforts to present a good rail budget. He he 
announced several new trains which include thrice a week 
new train from my constituency Latur and district 
Osmanabad to Hyderabad. I would like to thank the hon. 
Minister in this regard. He fulfilled my demand partially 
but I am very sad to say that I had repeatedly demanded 
for a train from Osmanabad-Latur to lirupatl as thousands 
of devotees visH Tlrupati to worship Bala)i. Therefor, I 
again urge the hon. Minister to start a new train between 
Latur-Tlrupati. 
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Sir, Latur Is a backward area and affected by 
earthquake but educationally this district is on top In whole 
Marathwada region. People from across the country come 
here to study. I urge the hon. Mlnlater of Railways to 
make Latur and Udglnl railway station as model stations 
and In view of popular demand Inquiry counters should 
also be set up there so that people can have trains 
related Information. I had written to the hon. Minister 
time and again and I personally met him wHh regard to 
construction of an over bridge in Udglni tehsll under my 
constituency as thousands of people walk on road and 
often accidents take place. Therefore, I urge the hon. 
Minister to construct an overbrldge so as to avoid 
accident. there. 

Sir, the hon. Minister has turned the railways around 
but It is not good to ignore the basic needs In order to 
eam profit. Incidents of loot and theft on trains are being 
reported every day. It is Important to check these problems 
and present a good picture of railways. There Is a need 
to pay attention towards cleanliness on railway stations 
and particularly towards the food and drinking water being 
served in the trains. Just two days back all the trains 
coming to Delhi were stopped out side the station and 
during this period there was no food and water for the 
passengers but there were no officials to listen to their 
woes. The quality of food that is served on trains is 
extremely sub-standard. Even the committee constituted 
in this regard has accepted that the food served on trains 
is not worth eating. Therefore, it is required to improve 
this. I would like to urge hon. Minister that there is a 
need sanction a Rs. 100 crore project for Kurdwadi railway 
workshop where wagon repair work is done. I would like 
to request the hon. Minister that there is a need to 
connect South· Central railways because some part of 
Udagirao and Nanded is connected with southem railways. 
Our people have to face language problem over there, 
therefore, it is required to pay attention towards this also. 

SHRI VIJAV BAHUGUNA (Tehri Garhwal): Mr. Deputy 
Speaker, Sir, there has been an all round development in 
the four years of UFA Government and a glimpse of that 
can be seen in the rail budget. Shri Lalu Prasadji has 
presented a very praiseworthy budget, therefore, he 
deserves to be congratulated. The Railways play an 
Important role in the economic growth of the country and, 
in this context, I would like to draw the attention of the 
hon. Minister and say that the people of hilly states of 
Himalayan region believe that they are deprived of railway 
services. I would particularly like to draw your attention 
towards Uttarakhand state as there is a lot of potential 



for touriam In thla area. There are holy pligrimagel of all 
the rellglona In this place and the natural beauty la .. 
good .. Switzerland but there are no railway aervlcee 
available In any of the hilly dlatr1cta. You had recently 
visited Kedamath and this had raised the hopes of the 
people that you would get a survey conducted as to 
what are the possibilities of railways to reach Nalnltal, 
Almora, Telhri and Rudraprayag In Garhwal and Kumaon 
divlslona. It Is my humble requeat that a survey should 
be conducted and efforts made to make the railways 
reach the people in hilly districts of the state. I would like 
to suggest that a Grand Himalayan Rail Corporation 
should be formed on the lines of Konkan Railway 
Corporation and Delhi Metro Rail Corporation, In which 
funds should be mobilized from public and private 
enterprises through IPOs so that the railway facilities could 
be made available to the people of hilly regions. I am 
extremely grateful to you for proposing a new railway Hne 
from Dehradun to Kalsl in Dehradun district, which also 
includes tribal areas like Jaunsor and Bhabar. Tourists 
from all over the country and from abroad vlalt Dehradun 
but the railway station there does not have a shed cover 
due to which passengers get wet during rains. It Is 
requested to you that Dehradun Railway station .hould 
be modernized and a Yatri Niwas should be constructed 
there so that the passengers visiting the place do not 
have to face any difficulties. I had also requested you 
that Rishikesh Is a place of religious importance. A number 
of trains come upto Haridwar. if some of these trains 
could be extended upto Rishikesh then it will benefit the 
passengers immensely. I would also like to urge you that 
there are certain bridges on the Dehradun track due to 
which the traffic gets jammed. 

It is my humble request to you that flyovers may 
kindly be constructed in Lacchiwala and Ralwala so that 
there are no more bottlenecks in that area. 

I would like to express my gratitude to you for 
presenting such a budget In which attention has been 
paid towards the convenienee and safety of people of all 
cl ... e.. I am extremely hopeful that in the next Rail 
budget, facilities would be provided for the Himalayan 
stat.. and particularly for Uttarakhand 80 that the 
economic backwardness of the area could be overcome. 

MR. DEPUTY SPEAKER: Lalu Prasad jl, I have 
received a request that the game of tug of war which is 
played in our Punjab, Haryana, U.P. must also be played 
in your area. You have given concessions to the sports 
persons, ther.fore, there 18 a demand that railway 

concessions should allo be given to the playe,. who 
vlalt other states to play tug of war. I had received this 
request from them and I have forwarded the aame to 
you. Kindly pay attention towardl that also. Tug of War Is 
played In your state also. Now it has been recognised at 
International level which is why they want this. I had 
received their representation and I have forwarded the 
same to you. 

SHRI LALU PRASAD: I have received that and I 
have done the needful. 

MR. DEPUTY SPEAKER: It i8 their demand. He has 
linked Amrltsar and Anandpur Sahib with Patna Sahib for 
which the people of Punjab are thankful to him. I have 
said In Hazoor Sahib aI.o that Lalu II has linked Amrltsar 
and Anandpur Sahib to Hazoor Sahib, Patna. 

SHRI LALU PRASAD: We will Introduce trains from 
Deihl also. 

MR. DEPUTY SPEAKER: Now a train will be 
Introduced from Deihl allo. In that regard, they are 
demanding that the coneesalona to be provided should 
be on the general fare and not three times, four times of 
the lame. this Is their reque.t. 

SHRI MOHAN RAWALE: Lalu Ji has been doing a 
lot for sports. He has done for Kho-Kho what could not 
be done in 15 years. . . . (Inlsnuptions) 

MR. DEPUTY SPEAKER: It is true, he has done a 
lot for the players. I had received a representation from 
the tug of war players. I have told you about that. 

·SHRI SUNIL KHAN (Durgapur): Hon'ble Sir, I rise 
to participate In the discussion relating to Railway Budget 
2008-2009. Though this Budget promise. to reduce 
passenger fares and provide permanent Jobs to the 
porter., I fail to support it whole heartedly because 
promises are not always fulfilled. In the last four years 
under the UFA regime, no new projects have been taken 
up for West Bengal. This state has been deprived. Even 
for completion of ongoing projects, adequate funds have 
not been allocated. It is very unfortunate that though all 
the repreaentatlves from West Bengal met Hon'ble Minister 
and asked for providing licenses to the railway hawtteIB 
to protect them from police harassment. nothing of it is 
reflected in the Budget. A formula was also chalked out 

"english translation of the speech originally dell\'8red in Bengali 
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[Shri Sunil Khan 
but 10 no avail. The' hawkers too are poor people. 
However I thank you for your concem for sperts activities. 

But the two companies viz Bum standard and Bralth 
waite which manufacture wagons, have not been included 
in your agenda whereas Bharat Wagon has been listed 
In railways. Here too West Bengal has been neglected. 
Not only that you have announced that stations like 
Mumbai will be tumed into world class stations but the 
big stations of Howrah and Sealdah find no mention in 
your Budget. So West Bengal has been deprived of 
everything. 

Few months back, while laying the foundation stone 
ot an ROB in Durgapur Hon'ble Minister of railways had 
announced before eight to ten thousand people about 
the introduction ot a train linking Durgapur and Howrah. 
Now the Budget is silent on that. Though initially 
passenger tares and freight charges are reduced in 
Budget, after some time, by trick these are again 
increased. 200 express trains have been converted into 
superfast trains - fares have also been raised but 
paasenger amenities have not improved on January 2, 
2008 classifications of cement, clinker and Iron ore were 
changed. Resultantly freight charges have Increased. 
Same Is the case with steel and coal. 

Running time of express train is 56 Km and that of 
superfast train should be 75 Km. But, running time of 
these superfast trains is still 55 Km. Passenger amenities 
are not upto the mark. Even I" Rajdhanl trains, there is 
no space to hang clothes, tOilets are very cramped, bogies 
are not spacius. When suddenly brakes are applied, there 
is a push due to the absence of bogey coupler as a 
result of which we cannot eat peacefully. Quality ot food 
is deteriorating day by day. Particularly in Sealdah 
Rajdhani, tood is very poor. 

Safety charge for 2001-2002 has been calculated to 
be Rs. 17,000 crore. Now from Rupee one it has been 
raised to Rs. 100 in the name of developmental 
surcharge. What safety measures have been taken with 
this amount? The surplus shown is not real. The operating 
cost is shown to be 76% under the 11 th five year plan, 
it is said that Rs. 2,50,000 crores are required. Our party 
leader has mentioned these. So I am not repeating those 
points. 

You are an icon of liberalization policy and are 
re-sorting to pUblic-private partnership. Earlier there were 
22 lakh jobs. Now the number Is fourteen lakh six 
thousand four hundred. You are now saying that canteen 

and printing press will be privatized. If that happens more 
people will loose their Jobs. Recruitments are not made, 
vacancies are not filled. In sealdah-Howrah division a 
driver works for ten to sixteen hours. Therefore accidents 
take place regularly. 

/Engilsh} 

MA. DEPUTY SPEAKER: Please lay it on the Table 
of the House. 

SHRI SUNil KHAN : Sir, give me only five minutes 
more. 

MA. DEPUTY SPEAKER: No. You may lay It on the 
Table of the House. It is not possible for me to ,give you 
more time. Please conclude now. 

[Tl'III1SMlionj 

·SHRI SUNil KHAN: Due to paucity of time. I shall 
be brief. I would just mention of a few project trains. 
Since 1996, I have been asking for the completion of 
survey work of the Beliator-Durgapur line before the linking 
of Burdwan with BOA. If that is completed then you 
complete Beliator so that this will be the gateway of 
South India to North East. 

Two years back the Ranlganj-Bankura survey work 
hu been taken but stili It is Incomplete. If that Ie done 
then the revenue will also increase and the various ferro 
and sponge iron factories and collleriee will also In benefit 
of that area. The Govemment is talking about the North-
East but nothing has been done for that region. The 
Kumarghat to Agartala line is yet to be completed for 
development of North-East, railway connectivity Is required 
for Meghalaya, Nagaland, Mizoram. To boost trade 
relations with China, Myanmar, Thailand and Bangladesh 
through railway network, Siliguri can be developed as 
the gateway only boosting of look East Policy will not 
be enough. 

To encourage tourism in the district of Bankura, the 
Maoist movement has to be checked and construction of 
Bankura-Ranibandh railway line Is to be taken up urgently. 
Adra-Jhargram railway track is also ee .. ntial. Durgapur 
should be developed as model station. There should also 
be a station in Kondaipur between Mankar and Paraj. A 
station is to be set up at Chanditala between Galsl and 
Khana junctions so that the farmers are able to market 
their produce in BunMan and Durgapur to cater to the 

..... This part of the speech was laid on the Table. 



needs of the oil companl. in Rajbandh, so the level of 
the platform should be upgraded as it was very low. For 
students and tourists of Shantinlketan, some trains need 
a halt at Panagarh station. A Howrah·Mumbal train via 
Durgapur· Nagpur should be Introduced Immediately. 

Now, I would like to cite an example of the service 
provided by the railways. On 2810212008 a ticket (first 
class) was booked in Da~lIing Mail In the name of a 
Member of Parliament and for a companion in second 
class for the date 0510312008 to come from New Jalpaiguri 
to Sealdah. I was given a side berth In the AC-II 
compartment and the companion WBI denied any berth 
at all while some passengers and M.L.AI. were allotted 
seats after filing complaint at 8 pm, after boarding two 
berths (one first class and the other second class) were 
arranged at 9.30 pm when two passengers did not tum 
up. If this is the plight of Member of Partiament, what 
could be the condition of a common passenger. There Is 
orruption in reservation of seats in NPG. Proper Inquiry 
should be conducted to nab the culprits.· 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

.. . (Inftlnuptionsr-

MR. DEPUTY SPEAKER: You can lay It on the Table. 
cannot give you a Single minute more. Shrl Khan, 

nothing Is going on record. 

[Tf'IInslslion} 

MR. DEPUTY SPEAKER: This Is what I am 
requesting to you. I would request the hon. Members 
that those who want to lay their written speeches, may 
lay them on the Table. That will form part of the 
proceedings. 

DR. SHAFIOUR RAHMAN BARa (Moradabad): Mr. 
Deputy Speaker, Sir, thank you very much. I convey my 
heartiest congratulations to hon. Lalu Prasad Vadavjl for 
presenting this railway budget. The budget preaented by 
him has provided relief to the common man, therefore, 
he deserves congratulations. But I have a complaint aJao. 
Sambhal city Is comprised of population of four lakh and 
it is minorities dominated area. Then Hasanpur and 
Gajraula cities are situated there. Earlier aJao, I have 
made this demand a number of times, Prof. Ram Gopal 

··Not recorded. 

Vadav JI had also demanded it and Shrl Amar Singh Ji 
had made this demand in Rajya Sabha. I had received 
a letter from him also in this regard stating that connecting 
Sambhal to Gajraula via Hasanpur will incur a cost of 
Rs. 104 crore. The people of th" area are demanding It 
for long. Laying of this line can boost the development of 
Sambhal and the entire adjacent areBl. Though Sambhal 
Is a big trade center and despite a large mandi of Mehtha, 
Potato, Wheat and sugar located ther., it Is stili a 
backward place in the absence of this line. 

22.00 hr •• 

He had made a commitment to approve this line. 
But there is no mention in the budget about It. Therefore, 
I would like to submit that Sambhal Ie a hletorical place 
In Moradabad district. It had been the capital and 
thereafter became a province under Mughal Empire. Today 
it is a Tehsll in Moradabad. Moradabad Is my 
pariiamentary constituency and Sambal is my hometown. 
Therefore, I have keen interest In It. Hence, I request the 
hon. Minister to fulfill my demand for laying a railway line 
from Sambhal to Gajraulla via Haaanpur In this budget 
80 that Sambhal could be connected to the main line. 
People of Amroha, Hakim Mohammad and Uvale Sahib 
etc. had come to me with a memorandum. They allO 
want that Amroha should be connected to Allgarh via 
Sambhal ... (Inftlnuplions) Just now, Shri Dhanendra jl w. 
al80 demanding. I request my reapected and veteran 
colleague Shri Lalu Prasadjl to fulfill thl. demand of 
Sambhal. 

Doubling of Hapur.Moradabad line is going on at a 
slow pace. The track there is in very bad condition and 
not being maintained properly. Thl. work ,hould be 
accelerated 80 that the line could be put to UN. The 
distance between Moradabad and Delhi can be covered 
by train in two hours but at present It Is taking four 
hours. People are facing probleml due It. I would reqUHt 
the hon. Minister to pay utmost attention to It to IOIve 
the problema of the people. In addition to It, I would also 
like to submit that recruitment of Muslim. In Railways " 
negligible. Therefore, Muslims ahould be provided with 
reservation quota for jobs In railways 80 that they could 
also get employment opportunities. ... (Inftlrrup/itJM) 

• 
SHRI RAM KRIPAL YADAV: He ha. not conveyld 

thanks for what has been done for Musllme. 

DR. SHAFIOUR RAHMAN BARO: That " rtght. I have 
spoken about that. .. , (InftlmJptionsj 
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I thank him and hope that the budget presented by 
Shri Laluji would be implemented and the places which 
have been left would be given due consideration. It would 
be a great job if Sambhal is connected to Gajraulla via 
Hasanpur. 

DR. RAM LAKHAN SINGH (Bhlnd): Sir, I rise to 
oppose this railway budget. Though people are 
appreciating this budget but I would like to tell the hon. 
Minister that the people for whose cause he has been 
fighting throughout are facing hardships in trains. Only a 
few people travel by AC coaches. However, the number 
of general bogies in which ordinary people Travel, who 
cannot even afford reservation, is being constantly 
reduced. Now the need is to provide more facilities to 
these people. Only then the steps like not Increasing the 
fare and showing railways in profit would prove to be 
meaningful. 

Many hon. Colleagues have mentioned that standard 
of cleanliness and the quality of food is deteriorating. 
The bedroll and other accessories given during journey 
are also of poor quality. Attention should be paid to all 
these things. People appreciate his management but it Is 
not as gooC: as being praised. Therefore, there is a need 
to improve the management. I would like to tell him to 
pay special attention towards it. As there is paucity of 
time, therefore, now I would like to make few submissions 
about my constituency. The work on Guna-Etawah railway 
line was started around 25 years back but was left 
incomplete. When NDA Government came to power and 
I was elected as a Member of Parliament from there, I 
made all out efforts to get this work restarted. The work 
was restarted speedily but now the work has been 
stopped again. It has been completed upto Bhlnd. Only 
one pillar on Chambal bridge and track upto 15kms. is 
to be constructed from Bhind to ltawah. Due to this 
unfinished task, this line is of no use. The completion of 
this work will connect us to Kolkata. Bhind is a backward 
and dacolt infested district. Employment opportunities are 
inadequate there. People of this district go to Kolkata 
and Ahmedabad in search of employment. In the previous 
budget also we have requested to extend the Bhind-Kota 
railway line upto Ahmedabad. It would benefit the 80% 
people of this district who go to Ahmedabad to find 
employment. The railway line from Bhind to Kota is not 
much beneficial to us. Connecting It from Kota to 
Ahmedabad will definitely benefit us. 

I would also like to submit that a survey for laying 
a new railway line between Bhind, Orai, Mahua via Rath 

DBmands for GIants on AccoIIIt (RlilwlYlJ, 2fXJ8.09 
DImInds for Supp/lmllUry Glints (RIiIwIYI), 2007-08 

8fId Demsnds lor Exc8ss GIIII" (RlilwlYI), 2fXJ5.08 
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was conducted. After condctlng the survey the project 
worth As. 465 crores has been prepared. Last time also 
I had requested but due to some reasons it could not be 
Included in the budget. This time also it has been left 
out. Therefore, I would like to request him to Include It In 
this budget as it will pave the way for the development 
of this area. It would also benefit Bhind and JalaUh, which 
are most backward areas. 

Secondly you have announced a Gwalior-Bhopal 
Intercity train, which has not been started yet. I would 
like you to get it extended upto Bhind. If an intercity runs 
from Bhopal to Bhind, it will definitely benefit Bhind. 
Similarly, Datiya falls in my constituency. The Minister of 
State for Railways had announced construction of a bridge 
in Datlya. I had also forwarded the communication received 
in this regard to the Minister but this work has not been 
mentioned anywhere in the budget. I had discussed the 
matter with the hon. Minister. He has again given an 
assurance in this regard. He had given assurance earlier 
also but perhaps later it slipped his mind. But now I 
hope that he will include this proposal in the current 
budget ... (Interruptions) I will conclude in a minute. 
Sonagiri in my constituency is a Jain pilgrimage. People 
belonging to the Jain community visit this place from all 
over the country. People of that place want Taj Express 
to be given a halt there. I would like to. request you to 
provide one minute stoppage of Taj Express there. All of 
our Jain brethren would be most grateful to you. Similarly, 
there is a small station, Basai, between Lalitpur and 
Jhansi. People have been demanding stoppage of Jhelum 
Express at that station for a long time. The entire region 
is i80lated from the rest of the area, so the people would 
be benefited if stoppage is provided to Jhelum Express 
there. He should provide for stoppage of Kerala and 
Sachkhand Express there because people from all over 
the country flock here to pay homage at Maa Pitambar 
Peeth. He has haw given this sorl of facility to Datiya. I 
hope that the hon. Minister will accede to our demands. 

·1 stand to oppose the Railway Budget because the 
tactic of not increasing the fares has been adopted as a 
populist measure and the issue of sanitation and safety 
has not been addressed at all. 

Sir, through you, I would like to draw the attention of 
the hon. Railway Minister towards my constituency. 
Construction of Guna-Etawah railway line had been started 
25 years ago. This line was to be completed by 2005. 

.... • This part of the speech was laid on the Table. 



When the NDA government had been formed the erstwhile 
Prime Minl&ter Atal Beharl Vajpayeeji had Instructed that 
the stipulated date of completion of the railway line should 
be advanced to 2003 and accordingly work on the line 
was speeded up. This line was completed upto Bhind by 
2003 and operationalised. 

However, work on the line has not moved forward 
since 2004 when the UPA government assumed power 
even though merely 15 km of track remains to be laid to 
link Bhind and Etawah. 

Sir, I have met Shrl Lalu Prasadji many times, after 
he assumed the office of Railway Minister, and brought 
to his notice that the. Guna-Etawah railway line Is 
important not only for Bhind but for the whole of Madhya 
Pradesh because this line links MP with UP and even 
West Bengal. After repeated requests the hon. Minister 
held a meeting with the officers concerned and instructed 
them to start work on the line expeditiously and he also 
gave me an assurance in this regard. The hon. Ministera 
and the officers had said that work on the line would be 
started within a month but neither this work has been 
started nor budget allocation for the purpose made. I am 
sure that the hon. Minister would leave political 
considerations aside and allocate funds for this railway 
line in the national interest and in the interest of the 
backward and dacoit-Infested area of Bhlnd In Madhya 
Pradesh. 

Secondly, in 1998 the then Prime Minister had 
announced a new railway line from Bhlnd to Urai via 
Mahoba on demand of the people for which survey had 
been completed in 2007. Project coat of this line is Rs. 
465 crore but the line is a necessity for both Bhind and 
Jalaun districts. Hence, I would like It to be included in 
the budget. The Railway Minister had given me an 
assurance In this regard earlier. Sir, Datiya district also 
comes under my constituency. It is known for Maa 
Pitambara Peeth throughout the country. People from all 
over the country visit Datlya to pay homage there. The 
erstwhile Minister of State for Railways had announced 
construction of an overbridge there but no allocation has 
been made for the purpose yet even though this bridge 
is a necessity. Funds may kindly be allocated for this 
purpose too. 

When I had last met the hon. Railway Minister I had 
requested him to upgrade Datlya railway station and the 
Minister had assured me that he would look into the 

matter. But neither any action has been taken in thIa 
regard as yet nor has any mention of the matter been 
made in the budget. Datiya station may kindly be included 
in the list of stations for upgradation. 

Sir, people from allover the country visit Datlya to 
go for 'darshan' of Maa Pitambara, hence the demand 
for stoppage Sachkhand and Kerala Express here Is a 
long standing one. Last time the hon. Minister had given 
an assurance in this regard but stoppage of these trains 
has not been provided yet. Kindly make sure that the 
above said two trains are given a stoppage here so that 
the pilgrims are facilitated. 

Sir, I would like to make another request to the hon. 
Minister that my constituency has another Jain pilgrimage 
in Sonagiri which is visited by Jalns from all over the 
country. There is a demand to provide stoppage of Taj 
Express at this station. Kindly provide stoppage of the 
train at Sonaglri. 

Sir, In my constituency Basal railway station falll 
between Jhansi and Lalitpur. Demand for stoppaga of 
Jhelum Express at this station Is also a long standing 
one. Kindly give this train a one minute halt at Basal 
station. 

Sir, I would again like to make a request to the hon. 
Minister regarding Bhlnd. Bhind Is an extremely backward 
and dacoit infested area. Neither any irrigatlonal facilities 
nor any employment avenues exist here. I had requested 
the hon. Railway Minister last time also to extend the 
train which runs from Bhlnd to Kota upto Ahmedabad. 
The hon. Minister has given me assurance that the train 
would be extended but this has not happened 80 far. I 
would like to reiterate my request to the hon. Railway 
Mlnilter since 80 percent people from Bhind go to 
Ahmedabad to get employment. 

A train which runs from Gwallor to Chhapra should 
be run from Bhind to Chhapra. Many people from Bhind 
go to Kolkata in search of employment. Hence, I request 
that the Chambal Express which runs from Gwallor to 
Howrah should also be run from Bhind to Howrah. 

I would also like to request the hon. Minister that the 
new Gwalior-Bhopal intercity which has been annouQCed 
should be run from Bhind to Bhopal. I 

In the end. I would like to say that you have been 
very generous. You have given something to every section 
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of the society. But you have not made any announcement 
of any benefits for the Journalists who publlclse your 
achievements. Kindly grant 60 percent concenion on 
reserved and unreserved tickets for accredited journalists. 
Presently they have to pay the full amount for reservation 
of seats in trains.· 

SHRI BAPU HARI CHAURE (Dhule): Mr. Deputy 
Speaker, Sir, I thank you for giving me an opportunity to 
speak. 

I rise to support the rail budget. LaluJi has preaented 
the fifth budget in the Hou.e and the people of all the 
sections In the country have welcomed the budget as it 
embodies the ideas of betterment of common man. Like 
absorption of the coolies, providing relief to senior citizens 
and making efforts for bringing the railway in profit. I 
thank you and your colleagues for all this and pray to 
God that may God bless you to do more good to the 
people of the country in future. I have little time, hence 
I would like to draw your attention to some inues 
pertaining to my constituency. 

MR. DEPUTY SPEAKER: You lay your written speech 
on the Table of the House. 

SHRI BAPU HARI CHAURE: Sir, give me two 
minut1s. 

MR. DEPUTY SPEAKER: Alright. You may speak for 
two minutes. 

SHRI BAPU HARI CHAURE: Sir, there has been a 
very old demand of my constituency in regard to new rail 
line from Manmad to Indore. When accompanying MLAa 
of my constituency, I went to see LaluJI, he promised to 
take up the work if we submitted a letter of fifty percent 
sharing from Maharasthra Government. We made a 
request to the Chief Minister of Maharaathra in thl. regard 
and Shri Vilas Rao Desmukh, Chief Minister of 
Maharashtra and Shri Jayant Patil agreed for It. Thereafter 
Laluji assured to sanction the new line and take further 
action. Hence I would like to thank Lalull on beha" of 
the people of my constituency. There has been no 
provision for this railway line in this budget, hence I 
request Laluji to take further action and make a provision 
for it in the supplementary budget after approval. Dhule 
city is a corporate city having about four to five lakhs 
population. I demand to introduce a new train from Dhule 
railway station. The Railway Board tells us that Dhule 
station has no facilities for example the length of that 
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station i. short, there I. no provision for cleaning A.C. 
coaches there. Hence I request you to augment the 
facilities at Dhule railway station. Godawarl Express 
running between Mumbai and Manmad should be 
extended upto Dhule. Pune is an important city from 
educational point of view as an LT. park Is situated there 
and everyday people go to Pune from Dhule in 25 to 30 
lUXUry buses. Hence, I demand that a coach should be 
attached to Maharashtra Express. Similarly Nagpur Is a 
very large city in Mahar.shtra and a large number of 
people from Nagpur go to Dhule. Hence a coach should 
be attached with Sevagram Express. Dadar-Amrltsar 
(1067-1058) Express goes via Dhule and this train has 
one three tier A.C. coach and one .'eeper coach but the 
waiting list at Dhule Is very long. Hence I demand that 
another sleeper coach should be attached to this train so 
88 to provide relief to the people going to Mumbal. I had 
demanded in the previous budget session also that a 
new train should be introduced from Mumbai to Nandurbar 
or Bhusawal via Surat. A train named Khandesh Rani 
runs on this route. It would facilitate the public of 
Khandesh and Southern Gujarat to go to Mumbal. I 
demand to introduce a Garib Rath from Bhusawal to 
Mumbai. ... (Interruptions). This area Is one of the 
backward areas. You have addressed Manik Rao Gavitji's 
concern by doubling Udna-Jalgaon line and I thank Laluji 
for that. 

{English} 

DR. C. KRISHNAN (Pollachi): Mr. Deputy-Speaker 
Sir, thank you very much for giving me the opportunity to 
apeak on the Railway Budget 2008-2009. I am speaking 
on behalf of Marumalarchl Dravlda Munnetra Kazhagam 
headed by my beloved Leader ThiN Valko, Leader of the 
Tamils world over. 

Sir, broad gauge conversion is pending ever since 
Independence and no work so far has been done except 
some works towards conversion of BG, and they are 
making estimates and all that. I would request the hon. 
Railway Minister to take up the broad gauge conversion 
as early as possible and complete It as early as possible 
and that has to be done from Dindigul to Palani, Pollachi-
Coimbatore, Poliachl to Palghat. This Is a very important 
aree. Palani is an important pilgrim centre. Poliachl Is a 
tourist centre. There is a wild life sanctuary. There are 
many dams attracting visitors ali through the yeat. 

Further Sir, when Salem Division was formed. the 
Kinathukadavu and Pollachi areas were handed over to 
Palghat Division of Kerala. This was neither Informed to 



me nor was I consulted. The people are very much 
worried over it. 

Sir, there Is a stretch of railway track and 
management from Tirunelvell-Nagarcoll up to Kanyakumar1, 
which Is al80 with Thlruvanthapuram Railway Division. That 
also should be taken back and handed over to Madural 
Division of Railways. 

Sir, with these few words, I wish to conclude and lay 
rest of my .peech on the Table of the Hou ... 

·Sir, my constituency is Pollachi which was previoUily 
a part of Madurai Division of Southem Railways. But 
when Salem Division of Railways was formed Pollachl 
and Kinathukaduvu area of Railways track and 
management was shifted to Palghat Division in Kerala 
without any consultation or information to the people's 
representative, to me as Member of Pariiament elected 
from that region. 

Sir, we welcome the formation of Salem Division of 
Railway which has been a long pending demand of 
tamilian people. But without any reason Pollachl 
Kinathukadavu has been handed over to Kerala. This Is 
not a correct decision and it Is against the will of the 
area. 

Some Hon'ble Members from Tamil Nadu and Kerala 
have signed that paper relating to the tranater of these 
areas. I do not know how they could be authorised to 
sign such records which relate to transfer of an area to 
the Palaghat Division In Kerala, which was earlier In the 
Madural Division in Tamil Nadu. My people are very much 
disappointed and also are worried about the fact as to 
how an area In Tamil Nadu can be handed over to another 
Division In Kerala without consulting the person who has 
been elected by them. This is a real concem of the 
people of my area. In protest against this our Chief SM. 
Vaiko had done a raU roko agitation on 19-9-2007 and 
for four days my Chief Shri. Valko also went round the 
villages enlightening them that In no way the local MP 
was consulted or informed about the transfer of that area 
to Palghat Division. Hunger Strike was carried out one 
day on 4-10-2007. Our Party also did a mass raNy in 
Pollachl demanding that Pollachi and Kinathukadavu area 
should be brought back to either Madurai Division or 
Salem Division. 

Further my Constituency Pollachl is a trade Center 

.... "This part of the speech was laid on the Table 

well known for coconut trees, agricultural lande and an 
Industrial area in the Colmbatore Dietrlct, TamllnadLi. It 
hu five Irrigation dame and a wild life sanctuary for 
tourist attraction, it has a population around three \akhI 
with 80 major villages. Tirupur, a big knitting and gannent 
manufacturing industrial area with enormous export 
potential Is nearby to Pollachi, Coimbatore District. 
Coimbatore, Calicut and Cochin are nearby Airportl. Our 
town has vital Importance over goods transportation as It 
lies in the middle of many important routes. We have 
about 2 crores of Coconut trees, the products and BI· 
producta of the coconut have to be transported throughout 
the country, Colr products have very good export potential. 

Palanl is a very famous pilgrim Centre, Topsllp with 
the Indira Gandhi wild life sanctuary, Valparal with Tea 
and Coffee estates are important places of tourist Interest. 
Further Amaravathi Dam, Thlrumoorthy Falls and Dam. 
AIlyar, Sollyar and Parambikulam Allyar Project, Walayar 
Dam In Kerala nearby to Pollachi are attracting tourists 
during all the aeasons of the year. 

The good old meter gauge of 140 KM stretch of 
Coimbatore-Dindigul and 40 KM stretch of Pollachl-
Palghat should be converted as Broad Gauge which would 
help the public, trade, industry and the agriculture In th ... 
ar... by establishing a link and easy access other parte 
of the country. 

Our Hon'ble Railway Minister Shri. Lalu Prasad and 
Hon'ble MOS for Railways Thlru R. Velu have announced 
Rs. 30 crore during the budget 2007 - 08. In thi8 budget 
also In order to take up and complete the BG conversion 
from Dindugal - Poliachi via, Palanl, from Poliachl -
Colmbatore from Pollachi to Palaghat, enough money 
8hould be taken from the Central Railway Allocation 
through Planning Commission. I wish and request on 
behalf of the people of my con8tltuency to take up and 
complete the BG conversion a. early as poalble. 

The stretch of Rail track and management of 89 
kms of Tlrunelveii -Nagarcoil - Kanyakumari section In 
Tamil Nadu area is at present under Tirvandrum Divillion 
of Kerala. This length of area Is being neglected In welfare 
projects in these Railway Stations, left as un-cared of 
area by the Trivandrum Division. Railway Users and 
People of these area are finding it as step-motherly 
attitude by the Trivandrum Divisional Head. People ,are 
agitating against the inhumanly altitude of the RaHw'y 
authorities. Theretore they urge upon the Government of 
India, the Central Railway authorities to part away this 
area from the Tnvandrum Division and get it attached 
with Madurai Divil'lon for better care and management.· 
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SHRI ABU AYES MONDAL (Katwa): Mr. Deputy-
Speaker Sir, I rise to take part In the debete on the 
general discussion on Railway Budget for the year 2008-
09. 

Firstly, I want to say that the Budget has aome 
important as well as positive features, especially where 
people are suffering from all round price rise, the reduction 
in passenger fares will certainly provide some relief to 
the people concerned. 

But in spite of this, It Is a matter of sadnesa that 
some important on-going projects, as I know, in West 
Bengal are absent in the Budget. One of such projects 
is Bandel-Katwa Rail link having a long standing buming 
problem of not getting doubled. The people there are 
annoyed. Needless to say that Bandel-Katwa section, 
doubling of Bandel-Jirat (22 kms.) was primarily taken in 
the Railway Budget in the year 2002-03 and only Bandel-
Banshberia (4 kms.) has been completed. Banshberia-
Triveni (4 kms.) was targeted for completion for the year 
2006-07, but it is not completed till date. The work of 
doubling beyond Jirat is not yet sanctioned. In the last 
year's Budget, the Jirat-Katwa (82 kms.) was taken for 
survey works, but nothing is mentioned in the Budget for 
the year 2008-09. The reason Is not known to us. People 
of that area hoped that at least up to Nabadweep Dham 
station, all ten stations, would be sanctioned in the Budget 
for 2008-09. I demand that the sanction of doubling from 
Jirat to Nabadweep be included in the Budget for 
2008-09. 

Secondly, I would like to raise another case of 
Burdwan-Katwa (51.52 kms.) which was also taken up 
for gauge conversion in the lut year's Budget on the 
basis of 50:50 share between Railway Department and 
the Govemment of West Bengal, but no progress has 
yet been done. Further more, the hon. Railway Minister 
himself announced that the works of conversion would 
be completed within two years in the Inaugural Function 
on the 30th June 2007 at the Katwa Railway premises. 

The project is of Rs. 202.64 crore. Only Rs. 30 crore 
have been al/otted in the Budget for this year. Nobody 
knows when it will be completed. In this context, while 
supporting the Budget, I demand that special measure 
be taken 80 that the project may be completed within the 
time as the han. Minister announced. 

With this, I conclude. 

DImInds IDr Gta on A=IIt (RlJi/wlfI}, lfKJUI 
DImtttds fDt ~ GIrnIJ (RIJIwp), IOONII 

IIId DImIndllrJr EIfI:III GtMtI (IlIlWYIJ, 2fJIJUI 

/TMnst.tkJnj 
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SHRI NAND KUMAR SAl (Sarguja): Hon. Deputy 
Speaker, Sir, I would like to remind hon. Minister that I 
had referred to some problems of my constituency in the 
House at the time of presentation of supplem'3ntary grants 
before previous general budget and discussed those 
problems with him personally also. Sarguja in Chhatlsgarh 
is my constituency which has been linked by rail after 
40-45 years. Hon. Minister of state Shri Naranbhal had 
come for inauguration but hon. Minister of Railways could 
not come. I would like to mention some minor issues. 
With lesser number of coaches it is not posible to carry 
all the passengers. There is a need to attach sleeper 
coach, AC-II and AC-1I1 tier coaches to the train and 
change its schedule also. I had demanded that three 
new rail lines should be included in this budget after 
survey which would link the remote tribal areas with the 
whole country. Those three rail lines are Amblkapur to 
Jharsukhda, Ambikapur to Barmadi, and Ambikapur to 
Varanasi via Mayurpur. I would like to request for 
completion of these lines. ... (InttIfTUPtions) 

{English} 

MR. DEPUTY SPEAKER: Please lilt down. Nothing 
is being recorded. 

(Interruptions) • 

fTrsnslaHonj 

SHRI NAND KUMAR SAl: Mr. Deputy Speaker Sir, 
after independence, the railways has expanded its network 
but the required development of railways cannot be 
achieved in a little time. When a farmer pIo~ the 
land, he Ie judged by how he has ploughed at the edge. 
A good sari is judged by its beautiful border. The railways 
would not be developed in its totality until the raMways 
reach remote and tribal areaa becauae the railways 
lignifies unity In diversity and Is a medium to link the 
various cultures. Nxalitea have grown In number there 
but the day railway expands it network·· to those areas. 
the naxalites would disappear. All theae kinds of 
disturbances occur in areas where there is darkneas, no 
railway network and no light of development. We hope 
that you would earnestly complete this work in remaining 
term of the government. 

Mr. Deputy Speaker. Sir. everything is being done in 
our country but the country is Ioaing natiortal character. 

"Not recorded. 



It is good that you have promoted the sporta. You have 
stated about tug of war. You are promoting Kabaddl, Kho-
Kho in the country and It has built a new image of yours 
In the minds of people. I would like to request you to 
make efforts earnestly to expand the railway network in 
the country and meet the demands of my constituency. 

SHRI JASUBHAI DHANABHAI BARAD (Junagarh): 
Mr. Deputy Speaker, Sir, I rise to speak on the discussion 
being held on Rail Budget and would like to make my 
point straight away. The entire country is thanking hon. 
Laluji. I am also inviting hon. Laluji to expedite the 
construction work of a new railway station near Somnath 
Mahadev Temple in my constituency and inaugurate the 
same. The people of my constituency are eagerly waiting 
to welcome him. 

Sir, there is no station ahead after the place from 
where I come. From there, if we go towards the South 
pole then we will find only water. Earlier there used to 
be a metre gauge line in my area. This line was converted 
to broad gauge after persistent demands for 20-25 years. 
That has been made operational some one and half year 
back. Our problem is that ail the trains that were running 
in the area on metre gauge have now been discontinued 
completely. After making it broad gauge there is only a 
single train running for Durg, this Is the train to Jabalpur. 
One train for Rajkot and one for Ahmedabad are also 
plying. My colleague Mr. Kathuriajl had also presented a 
map of what he had said. Our demand is that platforms 
should be constructed and drinking water facility be 
provided on all the stations falling on the Rajkot-Veraval 
broad gauge line. Work of foot overbridge on the platform 
is still pending. For boarding the train people have to 
cross the tracks to reach the tllatform. 

I would like to demand from hon. Railway Minister 
that all the trains for Okha are passing through Rajkot 
zone which is 200 km from Okha, Somnath Bairwal Is 
also 200 kms from Rajkot and trains are running daily to 
Dehradun, Varanasi, Guwahati, Ernakulam, Sikandrabad, 
Coimbatore from Bairawal. The demands of the people of 
my constituency can be met if these trains are further 
extended upto Bairawal. 

Railway Ministry had announced that it will run trains 
for Char Dham from Somnath Temple. It should at least 
introduce a single train for Rameshwaram. After the laying 
of broad gauge line there are two cities - Keshudh and 
Junagarh which fail on the way. Half of the population is 
living on the other side of the railway track and there 18 

only a single under bridge in Keshudh. The people over 
there are demanding an under bridge for the metergauge 
trains and I have been continuously presenting that 
demand before the Railway Ministry and railway officials. 
Tiil date nothing has been decided and people have to 
face difficulties because the national highway and railway 
track are running parallel. There is only a difference of 
100 or 200 meters between these two. The entire traffic 
gets jammed because the national highway passes 
through the city. There is another place called Vishadhar 
and construction work of bypass is gOing on over there. 
That under bridge is 18 feet deep and some work has 
been done there. The Ministry has sought some 
suggestions and had asked for depositing money, the 
money has also been depoite and now we would like to 
demand that its work should be expedited. 

I would like to draw the attention of the Ministry 
towards an important issue. There is a huge problem of 
drinking water in Gujarat and Saurashtra and water pipe 
lines are being laid in the entire Saurashtra. Proposals 
are lying pending for laying of water pipe linea under 25 
railway lines. A quick solution should be found In thle 
regard. I will provide the list of to and fro trains between 
Rajkot and Okha to the Ministry and ask hon. Minister to 
complete the work of Somnath temple railway station and 
then come and inaugurate the same in the end of March 
or April. Our people want to welcome you. With these 
words I conclude my speech. 

·1 would like to draw the attention of hon. Minister 
towards my constituency where no single train has been 
introduced in the last few years and the trains that were 
running earlier have now been discontinued after the 
gauge conversion into broad gauge. 

I request you to kindly take appropriate action on 
my following proposals:-

1. Thft train running from Okha via Rajkot for 
different places during 5 days a week are empty 
between Okha and Rajkot and vice versa. 
Certain coaches of these trains should be 
extended upto Somnath Veraval. These trains 
are: 

1. 6377 -Okha - Eranakulam 

2. 5635-0kha - Guwahati 

Saturday/' , 
Monday 

Friday 

.... *ThIs part of the speech wu laid on the Table. 
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3. 9569 - Okha - Varanasl Thursday 

4. 9265 - Okha - Dehradun Friday 

2. The trains running thrice a week from Rajkot to 
different states may be exten~~ upto Somnath 
Veraval. These trains are:- ~ 

1. 7017 -Rajkot-8ikandrabad 

2. 6613-Rajkot-Colmbatore 

3. New trains:-

Mondayl 
Wednesday 

Sunday 

1. New train to connect Somnath pilgrimage to 
other famous pilgrimage centres of the country. 

2. New trains for connecting famous Somnath 
pilgrimage centre with Rameshwaram pilgrimage 
centre. 

3. Somnath Veraval to Mumbai. 

4. One more train from Somnath Veraval to 
Ahmedabad. 

5. A local train from somnath Veraval to Rajkot. 

4. The construction of Somnath railway station 
snoulo be completed and Inaugurated soon and 
all the aforesaid written proposals should also 
be announced. 

Running these trains will help a large number of 
pilgrims and passengers of other areas also which will 
be really more important for the people. 

You are requested to kindly consider the following 
issues also and take action in this regard. 

1. Keeping in view the Increased number of 
passengers, there Is a need to Increue the 
number of coaches In local trains running 
between Veraval and Rajkot. 

2. 1st and 2nd AC coaches should be attached to 
the train running between Veraval and 
Ahmedabad and its old coaches should be 
replaced with new one. 

3. There is a need to provide potable water, sitting 
facility for passengers. construction of foot over 
bridge and raising the height of platforms at all 
the railway stations between Rajkot and Veraval. 
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4. Electrification of the railway line between RaJkot 
and Veraval in Saurashtra region should be 
done. 

5. After gauge conversion of Veraval-Rajkot railway 
line, local people are facing lot of problema. 
There la a need to construct an under bridge 
for small vehicles in Keshod city and one more 
under bridge in Junagarh city as there is only 
one under bridge in the entire Junagarh city 
which is insufficient In proportion to Its 
population. 

6. There is bypass road near Vishavdar across the 
railway line. The railway level croaalng Is closed 
when a train passes from there. It takes a lot of 
time to reopen and that causes heavy traffic 
jams there. Therefore, there is a need to 
construct an over bridge there also. 

Immediate action should be taken on these 
suggestions so that the problems of dally commuters and 
pftgrlms could be solved. All these works are important in 
the public Interest.· 

SHRI RAVI PRAKASH VERMA (Kherl): Mr. Deputy 
Speaker, Sir, I will mention a few points In a very short 
time and then lay my speech. Hon. LaJujl has become 
an International figure. He has made a history 
coneecutively for the third time. I think the entire House 
Is with ua and I would like to congratulate him for this. 
I would like to draw his attention towards the problem of 
my area. In his last budget speech he had given an 
assurance that Lucknow to Sitapur. Lakhlmpur, Plllbheet, 
Barellty line would be cOf!verted Into broad gauge line. 
People respect his sentiments. They are waiting for the 
orders to be passed from Delhi In this regard. Please get 
It done. Lakhimpur is my parliamentary constituency. THe 
train passes through its headquarters. In the absence of 
flyover, people face traffic jams there for hours together 
causing problems for them including children. Last month, 
the State Government sent a proposal with an estimate 
of approx. Rs. 9.5 crore. I would like to request him to 
accord sanction to the same proposal. 

There is one more major issue. The trains pass 
through Dudhawa National Park. Many animals have died 
there in accidents. There is a popular demand to divert 
this track towards Palla to Tikunia via Majhgai Nldhasan. 
Thousands of online petitions from allover the country 
have been sent to him in this regard. He is requested to 
get it done. To provide access to Dudhawa National Park 



from Luc::know, A OMU train Ihould be Introduced on thle 
route. It will not only promote tourism but generate 
employment opportunities also for the young people. With 
this, I would like to lay rest of the points on the Table. 

·Slr, I would like to draw attention on some of the 
problems of my parliamentary constituency while 
dlscU88lng the raiiway budget 2008. In his last budget 
speech, the hon. Railway Minister had mentioned to 
convert the meter gauge line of Luc::know-Malani-Barellly 
division of Northern Railway into broad gauge line. The 
people in this entire region wholeheartedly welcome this 
announcement. This route can be developed BI freight 
corridor and can become a medium for removing the 
regional imbalances. It can benefit the people of Barellly, 
Sitapur, Lakhimpur, Pilibheet and Lucknow and can 
improve their economic condition which can boost 
Industrial development In those areas. The world Is taking 
the shape of global market with India as one of its prime 
locations. Since long, a need Is being felt to construct 
express railway corridor starting from Western Europe to 
Far flung south eastern countries via middle east and 
India. This corridor on one hand can give inter-contlnental 
shape to our economy and on the other it can prove to 
be a milestone for the future of our young generation. 
Indian Railways and our leadership are fully capable to 
translate it into a reality. Now the time has come to wort< 
on it without any further delay. China is working on an 
ambitious scheme across Himalayas. Oudhawa Naltonal 
Part< has been set up In my parliamentary constituency 
and 'Project Tiger' has been launched there. Many tigers, 
elephants and other protected animals have died in the 
accidents occurred here due to the train passing through 
it. Therefore, a popular demand is being made there to 
divert the railway line passing through this Sanctuary 
which Is located on Gorakhpur division of Malani Junction 
In North-Eastem railway towards Palla station to Tikunla 
via Nidhaaan. It would also provide railway facility to the 
local people. Thousands of petitions have been sent to 
Government of India from all over the world through 
internet in this regard. 

SH 26 passes through my district Kherl. It passes 
through other districts also on Indo-Nepal border and Is 
the main source of transportation in those areas. There 
is a need to construct railway over bridges on three 
railway crossings falling on it 80 that traffic could be sped 
up on this Highway. Theae crossings are 155 A MaHla, 
138-B dhardhan and 11M - Rajapur. There is another 

•... "ThIs part of the speech was laid on the Table. 

raHway crouing '22A on the same ratlway line which is 
al80 needed to be repaired 80 that a byp ... road for the 
traffic of Lakhlmpur city could be constructed there. 

There Is a need to construct flyover particularly on 
railway level crossing 120 in Lakhlmpur-Nagar on the 
same line. The Government of Uttar Pradesh ha. 
forwarded a proposal in this regard to the Ministry of 
Railways on 20.12.2007 with an estimate COlt of 
Rs. 946.27 lakhs. This raiiway line divides the city Into 
two parts, therefore, ROB is required to be constructed 
there. Palla, which is tehsii headquarater, is an important 
station In my district but computerized reservation system 
has not been started there so for. A large number of 
people of this area use railways to go out. This railway 
station Is situated on Indo-Nepal border and Nepali people 
also UN this station. Indo-Nepal Friendship Association 
has allO made a spscial demand In this regard. 

A demand is being made for the past many year. to 
construct 'Vatri Nlvas' at Palla. Gola Gokarannath and 
Lakhimpur stations. All these three cities are Importsnt 
for trade and tourism. Therefore, the need for 'Vatrl Niwu' 
is being felt. In" his last budget, the hon. Minister of 
Railways had mentioned to update the survey report for 
laying new railway line from Shahjahanpur to Gola 
Gokarannath. However, nothing has been done in thle 
regard. He Is requested to start this wort<. 

The bridge constructed on river 'Shards' hu outlived 
Its fife and Ie in deteriorating condition. The flooda In the 
river can ca~ heavy damage to the bridge. Therefore, 
special arrangements for the safety of the bridge should 
be made. 

The loading of produce of farmers on ticket to 
Luc::know has been stopped at Bakeganj station as a 
result of which vegetable growers are facing a lot of 
problems. These farmers take their vegetable. to 
Lakhlmpur, Sltapur and Lucknow daily. My submlsaion is 
that loading of said goods be restored at Bakeganj station. 

There is a need to start a OMU from Lucknow to 
Oudhwa Wild ute Sanctuary, especially from tourist p,olnt 
of view. Level of catering should be improved. IncreBlMfd 
traffic speed leads to economic growth. Therefore, there 
ia a need to increase the speed of goods as well as 
passenger trains. There is also need to increase 
passenger carrying capacity of trains.· 
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SHRI NIKHIL KUMAR CHOUDHARY (Katlhar): Mr. 
Deputy Speaker, Sir, after a long walt my tum hal come 
to speak on Rail Budget 2008-09. I hope you would 
surely appreciate my patience. I warmly welcome the hon. 
Minister for presenting the rail budget for the fifth year in 
row. I would also like to congratulate him for getting the 
status of management 'Guru' In the country and also 
abroad. I would also thank him as everybody has been 
praising him for ensuring all round development. All the 
Members started criticising him after expressing thanks. I 
am sad to hear criticism from the Members even by 
those who have won favours from him. 

Sir, I represent Katihar parliamentary constituency. It 
Is divisional headquarters of NF Railway. Recently, Shrl 
Laluji visited Barsai for inauguration of gauge conversion 
work started during NDA's regime. Several leaders of his 
party, other public representatives and I being M.P. from 
there, were also present. Today, I will repeat here what 
I had said there. During present regime, it Is for the 
fourth time that I am speaking on rail budget, this one 
being fifth budget. I am not saying anything new, I will 
repeat only old facts. It Is said that elections are round 
the comer. The fear of election is reflected on every 
body's face. I still expect something from Shrl LaluJI. I 
would not go into details. What is the fault of Katihar? 
Tata Link Express connecting Bihar with Jharkhand, has 
been withdrawn. The people of Arariya, Kishanganj used 
to catch Tata Link Express from Magadh for going to 
Ranchi. What is our fault? I demand restoration of the 
said train before elections. I would say if the hon. Minister 
is unhappy with me, I will also be unhappy with him if he 
does not reatore the said train. Tata Link has been 
withdrawn. At present, there Is a train from Allpore Dwar 
to Ranchi. It runs via BorsoiganJ station in district Katihar 
and not via Katihar. Then it runs non-stop upto Ranchi 
via Maida. If the gauge conversion, which he has 
inaugurated is extended upto Maida from Katihar it will 
help the people of this area in catching a train for Ranchi. 

I have one more request - which relates to a train 
called Hatebazare. The people used to board this train in 
the night and next moving used to do shopping in Kolkata 
and by catching a night train they were back home. 
Therefore, it was known as Hatebazare. When Nitish 
Kumarji was the Minister of Railways, he extended It upto 
Barauni. After extending upto Barauni, it used to be late 
by 7-8 hours. He has been very kind to Saharsa. I have 
no complaints. But the said train runs 7-8 hours late. He 
did so much but withdrew two bogies from the train, 
though extended it upto Saharsa. Number of passengers 
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have Increased, but bogies have been redUced. I have 
no Idea, why It has been done. I would urge him that 
Hatebazare. • .. (Intsrruptlons) Though I do not want to go 
into its details as it is also linked to elections, therefore, 
it was extended upto Barauni and now upto Saharaa. I 
would request the hon. Minister to start It from Katihar, 
then it will be alright. And add one III AC coach to It. 
The Minister of State Is sitting here, who was quite active 
then. The Minister of Railways is himself noting down. If 
my request Is cleared then Hatebazare will be a great 
succesa. I would say one more thing, Danapur-Katlhar 
Capital Express has been extended upto Allpor Dwar 
beyond Jalpalgurl and upto Kamkhya thrice a week, which 
was earlier upto Guwahatl. We accepted It, though we 
protested. But It Is alright. If two reserved bogies and 
one III AC coach are attached to it, the people of Katlhar, 
alongwith the political parties will be thankful to the hon. 
Minister. Now I am coming to the pointe. I will lay my 
speech. I have a lot to say, including certain old things. 

MR. DEPUTY SPEAKER: He is agreeing with your 
demands. 

SHRI NIKHIL KUMAR CHOUDHARY: He will do only 
if he liatens to. I have risen to speak today because 
people say that I speak a stylist Hindi but what I say is 
not listened to in Lok Sabha. Therefore, today I sat here 
for my turn, thinking what I speak will be telecast and 
people of my area will see me and listen what I am 
speaking. They will listen to Laluji also. That is why I am 
speaking. You give me some time I will conclude my 
speech immediately. Shri Ram Kripalji I praiae you also 
a8 you, too, help us. 

Sir, Mahananda Express has been extended, but its 
bogies have been reduced. I urge the hon. Minister to 
add two reserved bogies and one III AC class bogey to 
it. Many a trains are stopped at Barauni, whereas, the pit 
line is In Katihar. The han. Minister is aware that Katihar's 
pit line is 100 per cent saturated and it is utilized only 
30 percent. There are three pit lines here and trains got 
stranded at Barauni for 12 hours. I have made mention 
of several trains, if these. are sent there, their cleanliness 
can be ensured and it will be convenient for passengers 
also. 

Sir, I have one more request. Muzaffarpur-
Yashwantpur train runs once a week, if it is made thrice 
a week It will be immensely helpful to the locals. Its 
reason is that large number of students from nere go to 
Ahmedabad and Ban galore lor studies ana others go for 
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medical treatment. If it II made thrlCf' a week It will be 
greatly convenient. 3. All passenger trains should be provided a 

During Shri Paswanji'l stint at the Ministry of 
Railways, a survey was conducted. which Is In full 
knowledge of you. At prelent, there Is only one railway 
section, i.1I. katlhar-Manlhari under katihar division. Since, 
he has also been Chief Minister of Bihar, so he is aw .... 
of every place. If train going upto Baluaghattl il extended 
upto Bholka, It will provide connectivity to Bengal. 

A survey was conducted for it with estimate of Rs. 
156 crore. I am referring to the situation 15-20 years 
ago. If a new survey II conducted and the said scheme 
is implemented then it would greatly benefit people of 
Katihar and Bihar. 

Mr. Deputy Speaker, Sir, I would conclude by talking 
about the Sikh community. Katihar district has two Sikh 
pilgrimage places. Lakshmlpur and Bhandarkar. Both are 
Important places where a large number of people from 
the Sikh community gather to take part In varioul 
programmes. Lakhs of People gather there. We also 
participate in these programmes. But it is ironical that no 
train stopa there. We would be grateful to you if all trains 
are given stoppage at Kalabera station from where 
Lakshmipur and Bhandarkar gurudwaras can be reached. 
I am cutting short my speech. I would just like to say 
that if you resolve these problems before the elections it 
would be of immense benefit to you and your party, as 
well as to me and the general public. I thank you with all 
my heart. 

MR. DEPUTY SPEAKER: I had also received an 
application for providing stoppage of trains at that station. 

·SHRI NIKHIL KUMAR CHOUDHARY: Mr. Deputy 
Speaker, Sir, the people of Bihar and Jharkhand have 
been asking for construction of a road cum rail bridge 
between Manihari and Sahebganj for a long time. 
Jharkhand would get a direct link to Bihar and North-
Eastem States once this rail bridge is constructed. 

1. The Expross train which used to run from Katihar 
~o Jai Nagar via Darbhanga should be restored 
again. 

2. A halt should be constructed at Hajiyar which 
lies between Dalkola and T elta. 

.... *This part of the speech was laid on !he Table. 

stoppage at Bllhanpur halt situated batw"n 
Sonell and Jhaua. 

4. 4083184 Mahananda Express and 5810/5809 
Awadh-Assam trains should be given stoppage 
at Telta and Sudhami respectively. 

5. Radhikapur-Sealdah Express train No. 314513 
146 should be given stoppage at Azamnagar 
Road station. 

8. An over bridge should be constructed at Goehala 
rail gate and Santoshi chowk rail gate In Katihar. 

7. The departure time of new DMU trains from 
Patna and Katihar should be 6.00 In the moming 
in public interest. As much as 111 acre railway 
land Is lying vacant in Katihar. There Ie a 
proposal to construct residential bulldlnge for 
railway employees on the said land wh ...... a 
large number of such building. are alraady 
available in Katihar. I request the railway Minllter 
that construction of either a repair and 
malntenanco workshop of dl .. el rail engin .. or 
a railway sleeper coach-manufacturing fac:tory on 
this land would be more appropriate. With the .. 
words, I conclude my speech.· 

{English} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, first 
of all, I congratulate Shri Lalu Prasad for putting up such 
an excellent Budget which takes care of almost every 
section of the society. 

Having said that. I come to the point. Last year while 
replying to the debate on Railway Budget, he said that 
he had approved the missing link of 16 kilometres 
between Modasa and Shamlajl which falls in West 
Ahmedabad Division of the Western Railway In 
Sabarkantha. I am sorry to say, but the work of this 
mi8elng link has not yet started. There is hardly any 
allocation in the Budget for this wor". 

Secondly, I congratulate Shri Lalu Prasad for 
approving a project hetween Ahmedabad, Hlmatnagar af!d 
Udaipur. The coat of the entire section to the Railways' 
would be Rs. 784 crore for converting the metre gauge 
railway line into broad gauge railway line. I also request 
him that the work of this section should also start 
immediately . 
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We demand that a survey be done In Ahmedabad 

Division of Western Railway from Khedbrahma to Ambajl 
to Abu Road, which will connect the entire region with 
Delhi. 

Palanpur Is now connected with Kandla Port. Its 
hinterland spreads right up to Madhya Pradesh. My 
suggestion to the Ministry is that from Palanpur, a new 
line can be laid to a place called Vadali in Sabarkantha, 
which will go to Himatnagar and from there, it will go to 
Udaipur. Udaipur·Ratlam section is already approved now. 
The entire Madhya Pradesh can be connected to the 
whole new freight corridor, which is in fact starting in a 
few years. It will cater to the needs of the entire Central 
India. So, this needs to be looked into. 

Then, Modasa can be connected with a new railway 
line to Lunawada and Godhra, which is a stretch which 
has been missing. I am very happy that this Railway 
Budget in a way has changed the image of the Railway 
Ministry. Not only that, it has been so beneficial to the 
poorest section of the society. I offer my hearty 
congratulations to all the people who are working for the 
Railways and especially to Shri Lalu Prasad. 

MR. DEPUTY SPEAKER: The next speaker Is Dr. 
Sujan Chakraborty. I can allow you to speak only for 
three or four minutes. 

DR. SUJAN CHAKRABORTY (Jadavpur): Sir, I will 
Mt take more than five minutes as I can understand the 
position. 

First of all, I would like to congratulate the Railway 
Minister for presenting a very good Budget. He has tumed 
the Railways into a profitable organization. Thanks to him 
for doing this. 

I would like to speak in my mother language. 

[Translation} 

·Sir, first of all I would like to congratulate the Railway 
Minister for basically a very good Budget and he has 
turned the Railways into a profitable organization. Hence 
for that. I would like to speak in my mother tongue, Sir. 

My fellow members have raised various issues and 
don't want to repeat those. I have only five points to 

mention. In the Eastern Railway, one major problem Is 
that of the hawkers. There is a historical background and 

·English translation of the speech originally delivered In Bengali 
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I am not going in to that. 41 Members from west Bengal 
have met Hon'ble Minister and have uked him to provide 
licence to the hawkers. He committed he will look into 
this matter soon. In this context I would like to aay that 
along with the developmental project undertaken by 
Railways, the very important lasue of rehabilitation should 
al80 be taken up by the ministry. There is no other option 
here. Secondly, Metro Rail is the very significant mode of 
transport in Kolkata, we all know that. The extension 
work of Metro up to Garia is to be completed by 2008. 
This is March, 2008. 9 more months are left. It has 
already been delayed. So, special attention has to be 
paid to the completion of the pending work. Under the 
material modification work, there is a proposal to construct 
a sub·urban terminal at New Garla. The other proposal 
is to extend it to Dakshineshwar. Since the city Is 
expanded I want the Metro to extend to as well as 
Barulpur. 

Thirdly, we are discussing about new railway lines. A 
proposal has come from the Eastern Railways for 
Baruipur·New Garia·Shaldah third Lines. It has reached 
the department. Mr. Minister while replying may kindly 
mention this. I also asked for the construction of much 
awaited Plall·Sonakhali·Dhamakhaii Hne within Sundarban 
proposed by Eastern Railways. With special empha.ls on 
Sundarban area, Joynagar.Jamtala-J0ynagar.Raldighl line 
should al80 be constructed. 

Fourthly, Sealdah and Howrah stations are extremely 
important undoubtedly. Mumbai is also significant; 
frequency of trains there is very high. So, why can't we 
develop Sealdah and Howrah just like Mumbai. The 
problem areas should be identified, the bottlenecks should 
be removed because the commuters are facing varloue 
problems. Accidents are rampant; in fact the statistics of 
accidents are available and we can understand the gravity 
of the problems. Thus the facilities for the sub-urban 
commuters should be developed. Along with that 12 boggl 
trains need to be Introduced immediately. Six racks are 
yet to be provided to Sealdah and Howrah as committed 
by the Minister. New coaches and racks are the need of 
the hour. 

Sir, in the Sealdah division, South section -of Eastern 
Railway, Charnpahati local, Jaynagar local and Mograhat 
local are required. They should be introduced as soon 
as possible. 

Lastly, railway over bridge is extremely important but 
due to the fifty-fifty sharing, the burden falls mostly on 



the State Governments as a result of which lafety II 
being compromised. Hon'ble Minister is aware of this. 
Thus, the ratio should be 25 is to 75 to reduce the 
burden 0' the States. There is no other alternative and 
this should be given due importance. 

For sharing the cost of ROB, there is no other 
alternative to 25:75 ratio, and this must be taken note of 
and given due importance. 

Kolkata Is spreading Its wings and along with Its 
expansron Baruipur and Barasat are developing as two 
metro cities gradually. Previous ministers have allo 
discussed this. So Braulpur-Barasat link Is very much 
essential. I would like to congratulate the Ministry 'or the 
type of work it has undertaken and the splendid work 
they are doing. But probably the issue of out sourcing 
should be carefully looked in to; whether this out sourcing 
will negatively affect the performance of the Indian 
Railways which all of us boast of. 

'SHRI ANANTH A VENKATARAMI REDDY 
(Anantapur): Sir, thank you 'or giving me an opportunity 
to participate In the General Discussion on the Railway 
Budget for the year 2008-2009. I am happy that the 
Hon'ble Minister Shri Lalu Prasad and his Minister of 
State Shri Velu have been able to successively present 
fifth successive Budget without any increase In the fares 
and at the same time attaining record profits for the 
Railways. I congratulate both the Ministers for this record 
achievement. In this year the net profit has been shown 
as Rs. 25,000 erore. The Minister Shri Lalu Prasad has 
done a remarkable thing by reducing the fares to the 
common man and also in AC class journeys. 

At the national level, the Minister of Railways has 
taken a progressive step in introducing many new features 
in the Railways like E-ticketing, green toilets and 
betterment of railway station premises etc. He brought in 
cheer among lakhs of Railway coolies by regularizing their 
services as Gangmen. 

Coming to Guntakal division in South Central Railway, 
a large part 0' my constituency 'ails in this Division. this 
is the largest revenue earning division in this Zone and 
lakhs of tonnes of iron ore and other material are 
transported to Chennai port from this division thus 'etching 
record revenues to the division. In his last Budget Shri 
Lalu Prasad has sanctioned a new line between Rayadurg 

'Speech was laid on the Table. 

and Tumkur for which the total amount Ie required Is Rs. 
8SO crore. In this year's Budget he has allocated a sum 
of RI. 15 crore only. I request him to Increase the 
allocation for this Important new line connecting two 
States. 

About the gauge conversion works between Kallur 
and Guntakal, the request him to see that the gauge 
conversion Ie completed at the earliest as it would benefit 
thousandl of palsengers who travel everyday. The 
Minister has also decided to give Nandalur - Guntakal 
work to Rali Vlku Nigam Limited. 

One very Important line In the Rayalaseema region 
Is the Yerraguntla-Nandyal line for which Rs. 36 crore il 
allotted In this Budget. There Is a need to allocate more 
funds for thia line 10 that the work is completed on an 
expeditioul basil. For Pakala-Dharmavaram gauge 
conversion work an amount 0' Ra. 76 crore Is allocated 
and I am hopeful that the work would be completed this 
year. For Renigunta-Guntakal doubling work, which I. 
pending 'or more than three decades, an amount of 
Rs. 86 crore Is aliotted In this year which Is very much 
short. I request the Minister to increase the allocation for 
this work. 

Sir, Anantapur district Is one of the backward districts 
in Andhra Pradesh and It needs to be given every 
encouragement by the Ministry of Railways for its 
development. For more than ten years no new projects 
were announced by the Railways and It is only under 
the regime 0' Shri Lalu Prasad and Shrl Velujl that some 
of these projects are announced. There Is a need to 
increase the financial allocation in this year so that the 
works could be completed before next March. 

As I mentioned, lakhs of tonnes of iron ore is 
transported 'rom Guntakal division to Chennai port. 
Because of this heavy movement of goods vehicles, the 
track Is getting congested and the passenger trall1s are 
running slowly. There is a need to have dOIJbling of the 
line in order to facilitate smooth movement of traffic. 

The existing meter gauge line between Anantapur 
and Dharmavaram is to be converted Into broad gauge. 
At present it is being done only up to Kallur. The work 
should be taken up for doing gauge conversion up to 
Dharmavaram. 

I now submit my request for introduction of some 
new trains. Two vary important religious places-lirupati 
and Shlrdl-should be connected by a direct train which 
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would serve the needs of thousands of passengers in 
my district also. I request the Minister to run a day train 
between Hyderabad and Tirupatl via Dhone and Tadipatrl 
to facilitate people in my constituency to go to Hyderabad 
and Tirupati during day time. 

At present a daily train is running between 
Secunderabad and Kumool. The halting time at Kumool 
is more than two hours which is an idle time. I have 
been requesting for extending this train up to Guntakal 
so that the Zonal headquarters and Divisional 
headquarters are connected by a daily train which would 
facilitate thousands of dally commuters. 

Sir, I have brought out only a few points conceming 
the needs of the people of my constituency. I urge upon 
the Hon'ble Minister Shri Lalu Prasad and also the 
Minister of State Shri Veluji to kindly give special attention 
to my requests and sanction the projects and increaee 
the financial allocations as mentioned. 

I once again take this opportunity to congratulate the 
Minister Shri lalu Prasad and conclude. 

{TransmtionJ 

SHRI HARIBHAU RATHOD (Yavatmal): Mr. Deputy 
Speaker, Sir, I thank you for giving me the opportunity to 
speak. 

First, I would like to thank the Railway Ministry, the 
Railway Minister and his colleagues. He has made an 
announcement for laying a new rail line from Nanded to 
Wardha via Yavatmal. I also thank the Maharashtra 
govemment for deciding to contribute the state share of 
Rs. 290 crore. I would like to thank Shri Vilasrao 
Deshmukhjl too. I, through you would like to Inform the 
House that a meter gauge line, called Shakuntala, runs 
along the Yavatmal-Murtazapur section which was laid 
during the British rule. I have been reiterating my demand 
for carrying out gauge conversion of this line from time 
to time. But the fact is that Instead of carrying out gauge 
conversion of the line even the existing tracks are being 
dismantled and sold off. I would request the RaHway 
Ministry to look into the matter. I had a meeting with the 
Chief Minister of Maharashtra and I was informed that 
only 4 percent rail lines have been laid in Maharashtra 
after independence. This is great injustice towards 
Maharashtra. An agitation is going on tor Improvement in 
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rail services In the Ahmednagar-Beed-Parli-Baljnath 
section. We had hoped that the Railway Minister would 
take care of our demands In the current rail budget but 
nothing has been done so far. 

Mr. Deputy Speaker, Sir, now I would like to draw 
your attention towards suburban Mumbai. The rail network 
Is the lifeline of Mumbai. Mumbai would come to a 
standstill, if the train service in the city fails. Th. very 
rail network is in a dismal state. Mumbal is a commercial 
city and 33 percent of its revenue eamlngs go Into the 
coffers of the Union Govemment. The govemment should 
take care of it. 

There is an underbrldge In Dhamangaon but it has 
not been commissioned due to technical reasons. 
Thousands of people face difficulties because this bridge 
has not been opened for commuters as yet. The 
congestion at this crossing becomes unmanageable. The 
opening of this bridge is being delayed only due to 
technical reasons. I would request the Minister to look 
into the matter. 

Mr. Deputy Speaker, Sir, Prerna Express runs from 
Nagpur to Ahmedabad. It should be either extended upto 
Abu Road or It should originate from Bikaner. Prajapati 
Brahma Kumari Ishwariya Mahavidhyalaya is situated at 
Abu Road which is visited by lakhs of people. People 
get waitllsted tickets for this place even two months in 
advance, I have repeatedly submitted representations In 
this regard but no reply is forth coming, Hence I, through 
you, would like to place the people'. demand before the 
House. 

. I had thought that a railway line would be laid for 
Nanded Gurudwara by the year 2009. Half of the work 
has been completed. A 75 km. long old rail track already 
existed there. Land was available and bridges were also 
present. 

SHRI LALU PRASAD: How long will you speak, it is 
11 O'clock now. 

SHRI HARIBHAU RATHOD: I am speaking at this 
late hour only to thank you. There is no other reason. 

SHRI LALU PRASAD: Then simply say thanks and 
lay your speech. 

SHRI HARIBHAU RATHOD: Thank you. 
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(English} 

SHRI FRANCISCO COSME SARDINHA (Mormugao): 
Sir, l rise to support the Rail Budget presented by Railway 
Minister. I must congratulate the Railway Minister and 
the UPA Government for giving an aam aadml Railway 
Budget to the country. 

Lots of sops have been given to the poor, rich, senior 
citizens and girl students. In fact every section of the 
SOCiety has benefited by this Budget. However, attention 
has not been paid to the unfortunate people who are 
ailing with terminal illnesses. I wouid like to bring a few 
things to the notice of the Railway Minister in this 
connection. We have the Tata Hospital in Mumbai. People 
from various States come to that hospital for cancer 
treatment. People also come for treatment of other 
illnesses and operations because there are so many good 
hospitals in Mumbai. The UPA Government has given 
many perks and benevolence to everybody. Before these 
people eXChange the world, I want them also to benefit. 
So, my request to the hon. Railway Minister is that 100 
per cent free traveling facility be given to these patients. 
They are accompanied by another person. Those 
accompanying persons should be given 50 per cent 
concession in the fare. 

I must thank the Railway Minister for starting a new 
train from Vasco to Patna and also for increasing the 
frequency of Rajdhani. Goa is one of the important tourist 
destinations in the country and in the world. Many tourists 
come from all over the world to Goa from where they 
travel to Kerala, Chennai and other places. In every State 
there is a train starting from the capital. So, I would 
request the Railway Minister to start a train from Vasco 
to Kanyakumari. My colleagues from Kerala were also 
requesting for the same. 

We have got Rajdhani but It makes only one halt in 
Goa, in Madgaon. So, people from North prefer to go to 
Maharashtra to catch the train. I would request the hon. 
Minister to allow that to make another stop near Panaji 
at Karmali station. Otherwise, people have to go all the 
way to Sawantwadi to catch the train. 

These are some more demands which have been 
brought time and again to the notice of the Ministry. 

1. Starting a daily passenger train from Vaaco to 
Miraj and vice vsrsa since there is not even 
one passenger train running between Vasco-da-
Gama and Londa. 

2. Connection to Tirupati (Haripriya Expreas) may 
be provided at Londa junction or provide an 
alternative new train from Vasco to Tlrupati, 
Secunderabad and Hyderabad. This was assured 
by hon. Minister of State for Railways Shri 
Narayanbhal Rathwa during his visit to Goa at 
Margaon Press Conference. I hope he has not 
forgotten thal 

3. Train NO.7310/7309 Vasco-da-Gama to 
Yeahwantpur biweekly express be extended to 
Bangalore City with daily service and that be 
renamed as Siddharoodh Express. 

4. Train NO.6201/6202 Mysore-Dharwad Express be 
extended to Vasco-da-Gama at least thrice In a 
week since the train remains idle at Dharwad 
station from 0600 hours to 1940 hours everyday. 

23.00 hr •• 

From Vasco, Train No.2B47 and 2848 Vasco-Howrah 
and Vaaco-Amravati Express are running four days a 
week. My request is that it may be converted into a dally 
service. I am the only MP from Goa, please let me speak. 

MR. DEPUTY SPEAKER: You may conclude and the 
rest of the speech may be laid on the Table of the 
House. 

SHRI FRANCISCO COSME SARDINHA: One more 
last pOint, Sir. Many youth and farmers were displaced 
because of Konkan Railways but stili they have not been 
employed. My request to the hon. Minister i& that their 
children should be recruited as early as possible. I would 
like to once again congratulate the Railway Minister and 
his team for improving the railway situation in the country. 

ADV. SURESH KURUP (Kottayam): Sir, initially, I 
would like to congratulate the Railway Minister on behalf 
of the people of Kerala for allocating sufficient provisions 
for one of the longstanding demands of the people of 
Kerala for the Railway Coach Factory In Palakad In 
Kerata. So, this is the first time I would say in my short 
experience in Parliament that Members and people of 
Kerata were more or less satisfied regarding the Railway 
Budget. I would also congratulate the Railway Minister 
for providing new trains to Kerala, which are highly 
essential. 

I would like to say about the doubling of the railway 
line from Emakulam to Kayamkulam via Kottayam and 
A11eppey. This is the most important railway line which 
KeraJa owns for the economic development of Kerata. 

,. 



1239 

23.02 hr •• 

[SHRI VARKAlA RADHAKRISHNAN in 1M Ch.tI~ 

In that Ernakulam vi. Kottayam line, enough 
provisions are available in the Budget for completion of 
the whole line but the work is moving in a very slow 
pace. Initial provision from Emakulam to Mulanthlrutti was 
provided in the Budget some six years ago when Shrl 
Nltlsh Kumar was the Railway Minister. Even now the 
work is going on. It would have been completed within a 
short span of one or two years but even now this work 
is going at a slow pace. Hence, I would like to state that 
for doubling of these two lines, sufficient provisions are 
not there for completing the projects. These two railway 
lines should be completed on a time-frame programme. I 
have requested the Railway Minister again and again that 
there should be a time-frame and within that time-frame 
this doubling project should be completed. Land has 
already been acquired but the work is moving in a fast 
pace. 

Another long-standing demand of the people of Kerala 
is creation of a Railway Zone. I am sure that other 
Members have spoken about it. Like we have been 
demanding for the Railway Wagon Factory in Kerala, we 
have been demanding for this Railway Zone for quite 
some time but unfortunately the Ministry has not taken 
this into consideration. It is always stated that the Planning 
Commission would not agree for this. 

But when other divisions are allowed in other parts 
of India, there should be no such obstacle here. Only 
when Kerala demands for a Railway Zone, which is highly 
essential for Kerala, they say all these things; it is because 
most of the funds which are provided for the Southem 
Railway, is being diverted to other parts, but not to Kerala. 
The funds which should have come to Kerala for other 
works. are easily diverted to other parts of the Southem 
Railway Division. So. if only a separate Zone is given to 
Kerala, funds will be properly provided to Kerala and 
funds will be properly utilized for Kerala. That is the most 
important thing. We underline that the most important 
need of Kerala is a separate Zone. 

Another thing is that certain trains now already start 
from Alleppey. If the Railway Ministry considers this 
proposal, one or two trains can very well start from 
Kottayam, which is my constituency. It is only the next 
major station from Emakulam and there are so many 
passengers going to various parts of India from Kottayam. 

DlmlndlIor GIIIIII (JfI Act:oIIt fR-flJ. 2OfJ8.(J8 
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So, 80me trains that start from Emakulam now, can very 
start from Kottayam. 

Another thing is this. I have personally met Shrl Veiu 
and asked for certain stoppages of some trains at 
Chenganacherry, Ettamanur and Peravan Road Railway 
Stations, which are very important stations. In Peravan 
Road, Hlndustan Newsprint Factory is there and also 
another cement factory is there. Only one or two trains 
stop in that station. So, railway stops for 2-3 trains which 
I have mentioned In the memorandum which I gave to 
Shri Velu, which is very well with him, should be given, 
This is what I wanted to say. 

{TlBnsl8tionJ 

SHRI ASHOK ARGAL (Morena): Mr. Chairman, Sir, 
the hon. Railway Minister has presented the rail budget 
for 2008-09 in the House. He has not put any additional 
burden on the public and has rather reduced fares. The 
entire country has lauded this budget. But this budget 
has nothing to offer to the Gwallor dMslon. I had put a 
demand before the Railway Minister during the previous 
budget speech that the Gwalior-Sheopurkalan-Kota rail 
line should be extended. The rail line going to Sheopur 
is 100 years old. It is a heritage line. Gauge conversion 
of that rail line is very important. I feel that the hon. 
Railway Minister should come to the House. 

Mr. Chairman, sri, the hon. Railway Minister has 
recently provided stoppage of Shatabdi Express at Morena 
railway station which falls in my constituency. For this, I 
express the heartfelt thanks on behalf of the people of 
Morena and Chambal divisions. The work on Guna-Etawah 
rail line has not been completed. It needs to be completed 
expeditiously. Similarly, Dhaulpura to Sarmathura is an 
old rail route. Gauge conversion on this line needs to be 
carried-out. Dhaulpur railway station, adjacent to my 
constituency, is the only railway station of Rajasthan. I 
want stoppage of Shatabdi Express there. 

Sir, whenever we travel by trains, we find the toilets 
in a poor state. I have seen it in several trains. It needs 
a lot of improvement. There is problem with bedrolls also. 
Sometimes, it has been seen that wet bedrolls are 
supplied. It also needs to be improved. Mark-3 rifles are 
given to some jawans of RPF. If any hoodlum snatches 
something and runs away then the jawens can not run 
with these rifles as these are heavy. I had been on 8 

tour of Europe. I did not see any railway security guard 
armed with rifle, SLR or Mark-3 there. I saw such arms 



nowhere. I want that modem weapons should be provided 
to RPF which should be convenient for them and help 
them in nabbing the criminals. 

Mr. Chairman Sir, I demand that the railway should 
issue pass to MISA detaineea because several states 
like Uttar Pradesh and Madhya Pradesh have accorded 
them the status of freedom fighters. 

Sir, the persons working in pantry-cars do not enjoy 
the status of workers. If any of them meets with an 
accident, the contractor leaves him in the lurch. I would 
like them to be insured for a sum of five Iakh rupees by 
the contractor. It would help them. 

Sir. Mahakaushal and Utkal Express Should have 
stoppage at Banmon Railway station in my constituency. 

Sir, it is my humble suggestion that sale of paan 
(betal). Gutkha and beedi should be banned within a 
radius of 200 to 250 metres from the railway stations. It 
would help in keeping the stations neat and clean. 

Sir, the railway quarters for the railway staff, which 
are situated near railway stations, are very old. I would 
like these old quarters to be demolished and new houses 
should be constructed for employees who work hard day 
and night. 

Sir, I thank.,you for gMng me an opportunity to speak. 
lay the rest of my demands on the Table. 

·Sir, I welcome as well as oppose the rail budget 
2008-09. I welcome the budget because you have not 
imposed any burden on the public during your tenure but 
I had earlier stated in this House that I would walk on 
foot from Muralna to Patns to welcome you if Gwallor-
Shyopur Kala rail line is taken up for gauge-conversion. 
But I have not come across this in this budget whereas 

. this rail line is 100 years old heritage line. The people of 
my parliamentary constituency have been disappointed. 
The public is holding an agitation for this demand on 
17.3.2008 at Vahelaru. 

Sir. the gauge conversion of this important rail line is 
essential. Guna-Etawah rail line was supposed to reach 
Etawah but at present the train goes up to Bhlnd only on 
this line. This line has not been expended at all during 
the last four years and I would like to expansion work to 

.... ·Thls part of the .peach w .. laid on the Table. 

be completed Immediately. Dhaulpur·Slrmathura narrow 
gauge line of North-Central railway needs to be converted. 
I thank you on behalf of the public of Morena Chambal 
valley for providing stoppage of Shatabdi Expre.. at 
Morena and demand the stoppage of BangaJore Rajahnl 
and Bllaapur Rajdhani at Gwalior station. There II a need 
to provide stoppage of weekly train Navyug Expreu and 
Hirakund Express at Morena railway station. Shatabdl 
Express should have stoppage at Dhaulpur railway atatlon 
which is an important railway station in Rajasthan atate. 
Only shuttle passenger train and Chhattlsgarh Express 
stop at Banmore railway station. There is a need for 
stoppage of Mahakaushal and Utkal Express there. 

It has been seen often that the toilets of trains are 
in a very poor state. Attention should be paid to cleaning 
of toilets at all the major railway stations. Cleanliness is 
necessary. The waste material is thrown from the trains 
at railway tracks and groups of animals gather on the 
tracks. An old weapon 303 is provided to RPF for security 
which Is not suitable 'or train or atation duty. I did not 
see any security personnel carrying a heavy weapon like 
rifle In Europe. The security personnel should be provided 
small modem weapons which would relieve them of extra 
weight and help them In running and nabbing the 
hoodlums easily. I would like to suggest that the Gutkha, 
betel and tobacco shops within a distance of 100 metres 
'rom the stations should be banned. The bedrolls supplied 
in various trains are not good and are even wet. Many 
stations do not have stoppage of trains. The stoppage of 
trains needs to be provided at those stations. The old 
railway quarters situated near the station and meant for 
the railway staff need to be demolished and new house. 
should be constructed for them: 

/English/ 

DR. THOKCHOM MEINVA (Inner Manlpur): Mr. 
Chairman, Sir. I rise to participate in the consideration of 
the Union Railway Budget, 2008-Cl9 presented by the hon. 
Railway M!niater, Shri Lalu Prasadjl. 

At the very outset, I would like to congratulate the 
hon. Minister and his team for having presented such a 
people friendly rather passenger-friendly budget for the 
fifth time under the UFA Govemment. 

WhIle congratulating the Minister, I would like to come 
down directly to the Annual Plan 2008-09. Here we have 
aeen an lnoreued investment of about 21 per cent and 
it really reflects the good managerial quality of the hon . 

,. 
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[Dr. Thokchom Melnya] 

Railway Minister. Now I would like to come to the seven 
national projects ranging from Jammu and Kashmir to 
other parts of the country and four to five projects belong 
to North-Eastern India. It is very interesting to note that 
I come from a State which has never seen a train in the 
last 60 years after the State of Manipur got merged into 
the Union of India. The first railhead was laid at Jlrlghat 
and this would be constructed under" the name of Jirlbam-
Imphal (Tupul) Rail Line. This is targeted to be completed 
by 2010. I strongly urge upon the Government and 
particularly the Ministry of Railways to see that this 
particular national project is completed In time. This project 
will take the train from Jiribam to Imphal then to Myanmar 
and to South East Asia. This will be a great step for the 
people of Manipur because when the railhead was laid 
at Jiribam, the people of Manipur were very happy. They 
thought that after this train passes through this State, 
their economic activities which are very slow for many 
reasons like bad communication and less Infrastructure 
development in that area will speed up. People are looking 
forward towards development of their own activities. One 
interesting thing is that almost all the people there are 
now yearning for very fast development. As you know, 
this particular State has a lot of problems and the 
economic development is the key for all the solutions. 
Therefore, this has become very essential part of It. I 
have taken such a long time to see that this particular 
rail t'roject is completed by 2009 because election is In 
2009. 

But the targeted priority is 2010. I wish that we should 
be able to see some of the works completed by then. 
With these few words I would like to thank the Railway 
Ministry, particularly the hon. Ministers for the kind gesture 
that they have shown to the State and also for presenting 
a very people-friendly, rather a passenger-friendly Budget. 

{Translallon} 

SHRI SHANKHLAL MAJHI (Akbarpur): Mr. Chairman, 
Sir, we congratulate the hon. Minister of Railways for 
presenting this 25,000 crore rupees profit budget without 
increaSing the passenger fare and freight rates and 
especially prepared for the poor, backward and rural 
people. 

We also appreciate the dream projects and ideas of 
hon. Laluji. We thank hon. Minister of Railways for 
providing free passes to the students. We thank the hon. 
Minister of Railways and his colleague the Minister of 
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State in the Ministry of Railways for providing 50 percent 
concession to AIDS patients, concession to senior citizens 
and ladies, taking decision to acquire sick rail coach 
factories in order to save thousands of workers from being 
unemployed and promote employment, increasing me 
number of Garib Raths and converting all the express 
trains into superfast trains. 

I have been listening a lot of things since 2 O'clock. 
just want to raise some of the problems of my 

constituency. Hon. Minister of State in the Ministry of 
Railways, Sir, there is no facility for the people of Gautam 
Buddha's land Kablr Nagar and the great exponent of 
Socialism Dr. Ram Manohar Lohia's land Ambedkar Nagar 
to visit Allahabad which is a very sacred city of India. 
They have to take a detour of 600-700 kms. via Bhatni, 
Gorakhpur, Varanasi or Lucknow to visit the hon. High 
Court or the Sangam. They have no facilities for going 
towards South India either. The people of the land of the 
Gautam Buddha, Sufi Saint Kablr and Lohia have not 
done any crime. Trains have been running from Ambedkar 
Nagar to Tanda since the British times. If the Khalilabad 
line can be extended by 40 kms. via Ohanghata and 
only one bridge is constructed on the Ghaghra river, then 
Tanda can be connected. If Tanda is connected directly 
to Akbarpur and then to Sultanpur ... (Interruptions) Hon. 
Mr. Chairman, Sir, I have been waiting since 2 O'clock, 
therefore, I should also be given five minutes. I am not 
the one who speaks every time. I speak rarely, therefore, 
I should be given extra time. . 

Hon. Minister of State in the Ministry of Railways, 
Sir, if this line is connected then the people taking a 
detour of 500 kms or 700 kms. will be able to reach the 
hon. High Court, Allahabad and Sangam by covering just 
200 kms and they can also take South India bound trains 
from there. 

Tanda is a city of weavers producing the cheapest 
handloom cloth in the country. It not only provides 
livelihood to lakhs of weavers but is also Visited by the 
traders, artisans and officers from all over the country. 
There are NTPC, sugar mill, JP Cement plant and a 
large trading center here. Lakhs of people go there and 
people of 4-5 districts will get the travel facility besides 
an increase in the income of the Railways If it is 
connected with a direct route. 

Sir, I want to say one more thing that NER has its 
headquarters in Gorakhpur. 



{English} 

MR. CHAIRMAN: Please help me in concluding the 
proceedings. 

{Trsnsllltion} 

SHRI SHANKH LAL MAJHI: I will conclude soon. I 
only need two minutes more. The traffic on the Gorakhpur 
to Chhapra via Lucknow line has increased by 150-200 
percent within a decade. But, It is a single Une track and 
it takes 6-7 hours to complete the 200-250 kms. joumey 
from Lucknow to Gorakhpur. You had introduced intercity 
train which used to take 4-5 hours but now It takes 6 
hours. This route has not been electrified and the slow 
pace at which the work of doubling the line is going on, 
I think that even in next ten years it will not be possible 
to link Lucknow with Gorakhpur. I demand that the 
doubling work should be completed soon in a time bound 
manner. 

Hon. Minister of State in the Ministry of Railways, I 
had visited your office once. I had told you that the 
Ambedkar Nagar, which is the district headquarters 
... (Interruptions) There is no pavement on the over bridge 
there. You had closed the crossing 83-A below It, which 
is just beside the railway station, when the over bridge 
was thrown open. Thousands, of children used to go 
trom there and four persons have been crushed to death 
within four months. I demand again today that if you 
want that more persons from my district do not die, then 
the crossing 83-A under the over bridge near Akbarpur 
railway station should be opened again. 

{English} 

MR. CHAIRMAN: Please stop here. Nothing will go 
on record if you speak further. 

. . . (Interruptions)·· 

{Trsns/ation} 

·SHRI SHANKH LAL MAJHI: Sir, I congratulate the 
hon. Railway Minister for presenting the fifth consecutive 
railway budget with surplus of Rs. 25,000 crore without 
increasing the passenger fares and freight rates and also 
appreciate his dream project and his viaion. Besides, I 
also thank him for:-

1. providing travel facilities to the students in the 
budget. 

.ONot recorded. 

.... ·Thls part of the speech was laid on the Table. 

2. giving 50% concession In farea to the AIDS 
patients. 

3. giving concession to the senior citizens and 
women. 

4. saving thousands of labourers from becoming 
unemployed by acquiring sick coach factories 
with the aim of promoting employment. 

5. Increasing the number of Garib Rath traina. 

6. introducing 53 new trains. 

7. converting several express trains into superfast 
trains. 

8. according the status of railway employe.. to 
porters. 

Sir, railway is the lifeline of the country and for life 
it is necessary that each organ keeps working. There 
should be uniform, sufficient representation and 
development in all the parts of the country. The manner 
In which the former headquarters of NER, Gorakhpur 
(GKP) was neglected and transferred, It puts a question 
mark on the clear thinking of the hon. Minister. 

Sir, traffic on the Lucknow-Gorakhpur main route has 
increased by 150-200% in the last decade but the 
doubling work on this track has not been completed 80 
far. It has been completed upto Manlkapur only which 
creates unnecessary delay. I demand that electrification 
and doubling work of the Lucknow-Gorakhpur line should 
be completed In a time bound manner in the next two 
years at any cost. 

Sir, I demand that the Falzabad-Mumbal train should 
be extended to Akbarpur to link Mumbal and Deihl dlrectfy 
and train services should be provided upto Tanda. 

Sir, there is no direct route from NER headquarters, 
"Gorakhpur to South India. I urge the hon. Minister of 
Railways to connect Gorakhpur with world famous Sufi 
Saint Kabirmath Maghar, Dhanghata. Tanda Mahirpur, 
Akbarpur, Sultanpur, Allahabad, Banglore and then 
Chennai. For this purpose, a new rail line between Maghar 
and Khalilabad, a section of 40 km will have to be laid 
and a bridge on river Ghaghra would be required to be ,. 
constructed connecting Tanda and Akbarpur directly, with 
district Sultanpur at a distance of 40 kma. it wm connect 
Gorakhpur, Akbarpur (Ambedkarnagar) Sultanpur, 
Pratapgarh, Allahabad directly. It will provide direct route 
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IShri Shankh Lal Majhl) 
from Allahabad High Court to Poorvanchal and also to 
South India - facilitating lakhs of south bound passengers. 
It will also earn revenue of lakhs and crores of rupees 
for railways. 

Sir, for namesake there is one train Kalfiyat Express 
from my Parliamentary Constituency - also a district 
headquarters to Delhi. But the bogies provided In this 
train are worse than those of passenger trains. I had 
requested the hon. Minister to upgrade Kalflyat Express 
to Super fast train, attach good coaches and pantry car 
to it and also for ensuring its running as per scheduled 
timings as it generally runs late by 3-5 hours dally and 
also to start it from New Delhi instead of Deihl In. Today, 
again I repeat my demand that this only train on the 
said route should be started from New Deihl and 
passenger amenities be Improved in the Kaifiyat Express. 

Sir. Azamgarh, Faizabad, Bahroch state highway was 
inaugurated last No,,~ ..... ber at Ambedkarnagar district 
headquarters. The railway level crossing number 83A was 
closed on the day of the inauguration. The traffic i.e. 
buses, truckes etc. on the said overbrldge remain 
congested. During last 3-4 months 3-4 people died in 
accident on the said overbridge. I had met the hon. 
Minister personally and requested him for opening closed 
level crossing number 83A again. The hon. Minister gave 
assurance also but the level crossing has not yet been 
opened. It has led to resentment amongst the locals. 
People are in agitating mood. Sir, through you, I request 
the h"n. Minister to open the said level crossing. 

Sir, there Is no AC retiring room at the station and 
there are only two booking counters resulting in long 
queues for reservation. Therefore, I urge for opening two 
extra booking counters. I also demand for taxi stand at 
Akbarpur railway station and there is enough space for 
booking of goods and storage but hardly a place for 
parking of vehicles. There is acute; shprtage of .taff at 
the station. My submission is tl.8t staff should be recruited 
as per the sanctioned strength so that people do not 
have to wart in long queues. I am grateful to you for 
having permitted me to speak, With this I conclude.· 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): 
would like to thank the hon. Minister of Railways as my 
last year's demand regarding construction of rail 
overbridges In my parliamentary constituency, the work 
for construction of an ROB at Makarpura GIDC railway 
crossing, second at Navayai, third at Demeshbhll. 
... (Interrupllons) and fouth at Lalbagh has already started. 

These ROBs fall In mine 88 well Shrl Narayan Bhal 
Rathwa constltuencle.. I am grateful to him aa he 
accepted my demand and construction work has already 
started. I had also demanded for a rail line between 
Ahmedabad and Patna. The people of Bihar Sanakrltlk 
Mandai has made a demand in this regard. As many as 
30-40 thousand people of Bihar who are walking here 
have also made this demand. I am thankful to him for 
having accepted my demand. I also demand for a new 
rail line between Baroda and Harldwar. 

Sir, I would also like to draw his attention to an 
unfinished job. Bhumipujan of station building in western 
side of Alkapurl was done some eight months ago. The 
work of the said building should be completed at the 
earliest. 

I would also like to draw his attention to another 
Issue. I would like to draw his attention to the important 
demands of the Govt. of Gujarat farwarded to the Ministry 
of Railways. Firs1. for crossing the railway level crossings 
the cleamance or approval of competent officer has to 
be obtained under Jath Pani Purvatha Yo]na in villages 
for different projects. It takes time and consequently it 
leads to escalation of cost and ultimately people are 
deprived of important facilities. At present, certain similar 
projects are getting delayed in Jamnagar, Kutchch 
Panchmahal, Navsari, Rajkot, Khara and Surat districts. 
... (Interruptions). My submission is that such pending 
projects should be cleared and completed expeditiously. 
. .. (Interruptions) 

There is a railway level crossing near Piiol under my 
Parliamentary constituency. The said level crossing remains 
closed after noon and the evening, consequently the 
people have to travel an extra 15 kms. The local people 
have given a memorandum to the Minister of State in 
the Ministry of Railways, Shri Narayanbhai Rathwa in 
this regard. The work on this crossing should be 
completed out of this budget allocation It8elf. Sayajinogai, 
starting from Baroda, has been extended upto Kutchch. 
I have no objection to it, but three coaches should be 
added to It from Baroda so that youth going from Baroda 
for dally chores can travel conveniently. 

Ladles compartment in LOkshaktl Express is very 
small. A large number of ladies travel by the said train. 
There is a need to provide a good coach In place of the 
present one . 
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Bhajana and old film longs used to be played on 
trains earlier but since the last three or four years this 
practice has been stopped. Now-a-day. only recordings 
of musical Instruments is played which sounds 
monotonous. I would like the earlier trend to be reverted 
to. I have discussed this Issue. If this demand Is fulfilled, 
It would be a welcome step. 

I would like to make some suggestions. Gujarat has 
many GIDCs such as Baroda, Ranauli, Makarpura, 
Nanadseri etc. Similarly, a lot of people travel to 
Ahmedabad and Vapi for work. The frequency of DMU 
and EMU trains to these places should be increased. 
Benches, drinking water facilities, plctograms, foot 
overbridges, booking windows etc should be augmented 
at the small stations in my constituency. 

A survey should be conducted of all the trains which 
are running without pantry car. This facility should be 
provided In more trains. Scrap material is strewn about 
on roadside tracks In seven divisions of Westem Railway. 
If this scrap is auctioned or disposed of through local 
bidding it would eam crores of rupees as revenue for 
the railways which can be used to improve public facilities. 
... (Interruptions). 

A washing line should be built in Gujarat on lines of 
the line constructed by Konkan railways for washing a 
train with upto 22 coaches in merely 20 minutes which 
cost Rs. fifty lakh. Such a washing line should be 
constructed in Baroda, Palampur, Mahua and Veraval in 
Gujarat. 

I thank you for giving me time to speak. With this I 
conclude. 

DR. ARVIND SHARMA (Kamal): Mr. Chainnan, Sir, I 
thank you for giving me an opportunity to speak. All the 
parties whether they belong to the ruling alliance or to 
the opposition . ... (lntel'lVptionsJ have supported the railway 
budget and appreciated H. I would like to cOngratulate 
the hon. Railway Mlniater on this occasion. Every one 
has highly commended this budget. I would like to 
congratulate the hon. Minister 0"' behalf of my colleagues 
88 well. 

Mr. Chalnnan, Sir Commonwealth Gam .. 2010 are 
round the comer. In view of the forthcoming Games, I 
would like to request the hon. Minister to provide more 
facilities at all the railway stations that lie within a radiua 
of 200 km from Delhi. These stations should be made 

model stations and Express, intercity and paaaenger trains 
should be run from these stations. All facilities available 
in a top grade station should be made available at these 
stations. I would like to draw the attention of the hon. 
Miniater towards a demand which I have been raising for 
the last four years. Last year the hon. Minister had given 
me an assurance that he would fulfill my demands. Shan-
e-PunJab train has been passing through my constituency 
Kamal for the last 22 years. A large number of our Sikh 
brethem reside in Kamal. This train would attract a large 
number of passengers at this station who want to visit 
Golden Temple In Amritsar and go to 'Radha Sawml 
Satsang'. I would like to request the hon. Minister to 
provide for merely half-a-minute of stoppage of this train 
at Kamal. My second request is regarding the Himalayan 
Queen train . ... (Interruptions). Passengers want that train 
to have a stoppage at Samalakha . ... (Inltlnuplions) 

Mr. Chairman, Sir, kindly let me speak for a minute. 
My demand is that Himalayan Queen Express should be 
given stoppage at Samalakha. Secondly, G.M. Express 
used to stop at Gawanda. But for the last six months 
this halt has been discontinued. Thia was a very important 
train. It had a stoppage at this station for the last 20 
years. I would request the hon. Minister to restore the 
stoppage of Jhelum Express at the station. Stoppage 
should be given to Himalayan Queen at Samalakha and 
Shan-e-Punjab at Kamal. 

After one last point, I will lay my speech. I would 
request the hon. Minister that a Jammu-Amritsar-Delhi 
Garib Rath should be started. The facilities provided for 
sporta persons by the Railway Minister are commendable. 
I would like to congratulate him for that. They shold be 
given all possible facilities. I have another small demand 
that a new reservation counter should be opened in 
Kamal. This reservation counter should cater to the 
handicapped senior citizens and women. 

[English} 

., have had some suggestions to you regarding the 
long pending genuine demands and problems faced by 
the rail users and general public of my Karnal Lok Sabha 
Constituency during the budget seasions and the Zonal 
Meetings by the Railways officials from 2004 to till and • 
thanks for your endeavour to examine the positions of 
the Issues raised by me and action taken by you 
accordingly. 

... ."Thls part of the speech was laid on the Table. 
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[Dr. Arvind Sharma] 
I am again drawing your kind attention regarding the 

same pending major demands and problems of the daily 
commuters and general public of Kamal Constituency 
which are not resolve till now by the Railways. These are 
the following suggestions:-

1. Stoppage of Himalayan Queen at Samalkha 
Railway Station Dlatl. Panlpat (Haryana): 
According to the remarks given by the Railways 
authority for stoppage of this train is about to 
nil due to the decelerating speed but there is 
very heavy demand of the daily comrriutersl 
public of Tehsil Samalkha which cover 60 
villages of the area for the stoppage of this 
train as they are earning their livelihoods from 
different places like, Panipat, Kamal, Kurukshetra, 
Ambala and Chandigarh as these are industrial 
and business cities and I am giving surety to 
you that the Railways will get definitely maximum 
revenue after stopping of the train. 

2. Stoppage of Shan-e-Punlab at Kamal Railway 
Station Up and Down: it comes to my notice 
that this train always stopped unnecessarily near 
the Trawari Railway Station when the Shatabdi 
Express crossed the above Railway Station. This 
unnecessarily stoppage time may be utilized by 
Stopping the Shan-e-Punjab at Kamal Railway 
Station. Everybody knows that Kamal is a 
historical and religious place from which 
thousands of pilgrims used this track to visit the 
holy places like Amritsar (Golden Temple), Bias 
(Radha Swami Satsang) and other places daily. 
If stopped this train at Kamal the Railways get 
maximum revenue also. 

P.S.:-Both the trains are running for the last 22 
years on this track and the speed of these trains 
are increasing. But the stoppages are same; the 
railways authorities can recommend more 
stoppages of above two trains. 

3. Stoppage of Jhelum Express at Gharounda 
Railway Station Dlatt. Kamal: This train has 
earlier stopped at the above said station now 
these days again there is no stoppage of Jhelum 
Express at Gharounda Railway Station which is 
a mockery to the daily commuters and general 
public of Kamal Constituency. It Is requested 
that the strictly order should be given to the 
officials of railways for stoppage of Jhelum 
Express at Gharounda Railway Station. 
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4. Opening of a New Railway Re.ervatlon 
Counter at Karnel Railway Station (extra 
window): From starting, I received 80, many 
applications and representations by the Senlot 
Citizens, handicapped and ladies of Kamal for 
the extra window at the Kamal Railway Station 
to get/reserve tickets easily due to the heavy 
rush. This window should be strictly reserved 
for the above citizens as the Railways Board 
issued some guidelines to upgrade Karnal 
Railway Station as a Model Station with all 
desirable amenities. 

5. Kachha Phatak at Lord Shlva Gaushala, 
Shahpur Distt. Panlpat at Rohtak-Panlpat Une 
and Kachha Phatak at Village Naultha, at 
Railway Station side Road Dlstt. Panlpat: The 
Gram Panchayats of this area have already 
submit their resolutions to the Railways 
authorities and me for making necessary Kachha 
Phataks due to avoid the serious accidents as 
the farmers are using this Track with their catties 
to cross these lines daily. 

6. Provision of L-xlng at Azad Nagar and Sanlay 
Colony (Panlpat): It is a very densely populated 
area and long pending demands of the 
inhabitants of these colonies for making L-xing 
at the above said points as many major 
accidents had been occurred monthly due to 
non L-xlng at that places after many written 
complaints to the Railways authorities. The 
Residents Welfare Association and other 
organizations and myseH submit proposals to the 
Railways many times and funds had been 
arranged by the local organlzatlons/ local 
municipality/ state government earlier, but, there 
is no action up till now on public grounds. 

7. Introducing of one Gerlb Rath from New Deihl 
to Jammu TaM.vla Amrltur: Firstly, I am very 

'thankful to you for introducing the Garib Raths 
for the people of India. In this continuation, I 
had already requested the Hon'ble Railways 
Minister in my previous railways budget 
speeches for introducing one Garib Rath from 
New Delhi to Jammu Tawi via Amritsar which 
covers the northern states of India i.s. Delhi, 
Haryana, Punjab and Jammu Kashmir. The 
proposed Garib Aath gains the heavy revenue 
and it Is most beneficial for the railways in future 
also. 
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8. Regarding the poettlon of parellel road at 
Gharonda Station n .. r the railway quartera 
to the Grain Market, Gharonda Distt. Kamal: 
As you explained in written that there is a traffic 
jam on civil road leading from L-xing No.83 to 
Gharaunda town to avoid congestion on civil 
road because on behalf of public had 
recommending the railways authorities to release 
the railway land near the railways quarters of 
this station for developing a a1temate road earlier 
but the same had not examined up till now by 
the Railways. 

PS: 1 8UggeSt that the railways can make 
result oriented proposal I to resolve thes. 
major problema and any help from State 
Government In these problems. 

9. Proposed and under proposed Railway 
flyovera at Gharaunda, Karnal and Trawarl 
Railway Stations: These are very heavy 
demands of the public of above said cities. I 
expect that Northern Railways authorities will 
make the proposal and submit that proposals to 
Ministry of Railways/Railways Board for approval. 

10. Introduction of New Paaaenger Trains and 
Stoppage of Express Trains and up-gradatlon 
of existing stations to Model Stations aero •• 
NCR (up to 200 Km approx): Thousands of 
daily commuters/passengers/general public travel 
by trains on Delhi-Chandigarh track. Moreover, 
in view of the Commonwealth Games, these 
important stations should be upgraded as Model 
Stations and new trains should be Introduced 
soon. All this will generate a lot of revenue also. 

11. New Railway line from Panlpat to Jlnd via 
As.andh (Dllt. Karnal): Railway authorities had 
already conducted a Survey on this important 
route. However, further work is still awaited. 

hOpe that you will take these matters on priority 
basis and re-examine for public weHare. I shall be highly 
thankful to you. 

I am once again thankful to the Premier Railways 
Minister.-

{TrsnslationJ 

SH. SHISHU PAL N. PATLE (Bhandara): Mr. Chairman, 
Sir, Thank you very much. I would like to thank Sh. Lalu 
Prasad Ji for presenting the railway budget. However, I 
would like to tell him that some injustice has been done 
to Vidarbha. Earlier I had met LaluJi and make him aware 
of difficulties in my constituency. In the first year he 
obliged me but in the second year I do not know what 
made him angry, may be because his party candidate 
could not win from there. If he works for this area, his 
candidate may win otherwise his candidate would be 
defeated by a bigger margin next time. Therefore, I would 
like to submit to Shri Laluji that I had met GM, Bilaspur 
three-four times in regard to the problems of my 
constituency. He had sent a very positive proposal to 
Ministry of Railways in this regard. The foremost and 
one of the important problems of my constituency is that 
the 12 km long railway line between Tirodi and Kantgi 
which connects Maharashtra with Madhya Pradesh is not 
functional since Indopendence. Due to this, poor people 
of this area have to take a long route of 300 kms. 
Connecting this 12 km long railway line will not only 
facilitate the local people but also earn huge revenue to 
the railways. Another important issue is that we had to 
launch "Rail Roko· agitation to get the Vidarbha Express 
extended upto Gondia. However, even after Its extension 
it has not been provided stoppage at Tumsa Road and 
Tiroda. I request him today to grant approval for 
stoppages of this train at Tumsa and Tiroda Road. 

Sir, Gandwana Express is running there for a long 
time but does not stop at Tumsa Road. This train should 
be provided a stoppage there. I also request him that a 
very old train Gltanjali Express and the other Azad Hind 
Express from Pune to Kolkata should be provided 
stoppage at Bhandara. Injustice has been done to 
Vldarbha. I thank him for the Garlbrath Introduced between 
Nagpur and Pune. ... (interruptions) 

/English} 

MR. CHAIRMAN: Please conclude now and lay the 
remaining part of your speech on the Table of the HoU$8. 
Nothing will go on record now. 

. . . (Inttlrfuptions)' 

{Trsnsl8lion} 

DR. DHIRENDRA AGARWAL (Chatrs): Sir, I rise to 
support this railway budget. The hon'ble Minister of 

"Not recorded. 

t· 
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[Dr. Dhirendra Agarwal] 

Railways hu presented a unique budget consecutively 
for the fifth time. I must say that thie budget justifies the 
sense of this saying ·Sarvjan Hltay, Sarvjan Sukhar. I 
am sure that his name would be written In golden letters 
in the history of Indian Railways for the magnificent 
budgets presented by him during the lut four years. 

Sir, my parliamentary constituency is backward and 
naxal affected area. There is a proposal to connect Gaya 
with Chatra Daltonganj with Gaya through railway line. 
Another proposal is to restart the Chirmire line. My request 
is that all the tree works shouid be started immediately 
so that people of the area could be benefited and you 
could get the blessings and love of people over there. 
Besides, the Garib Rath announced in the budget between 
Banaras and Delhi should run from Gaya to Delhi. Also 
the Garib Rath which is going to be introduced from 
Ranchi should run via Daltanganj to facilitate the people 
of this area also. Alongwith it, I also request that all the 
express trains passing through my area 'Baravadih' should 
be given stoppage there. There are some other problems 
also e.g. there is problem of drinking water in the railway 
colony. A solution should be found to all those problems. 
I have given a proposal to construct an overhead bridge 
at foot over bridge in Barvadih. People of this area would 
be happy and benefited if action is taken on it. I express 
my gratitude to him for acceding to the long pending 
demand of the people of my area. He has obliged me 
and people of my area. I am very grateful to him. 

··PROF. CHANDRA KUMAR (Kangra): Sir, I support 
the railway budget. I would like to place a few points 
regarding Himachal Pradesh. The narrowgauge railway 
line between Pathankot and Joginder Nagar should be 
converted into broadgauge and it should be extended 
further upto Kullumanali, Lahaul, Tibbet and China border. 
A Shatabdi Express should be introduced from Delhi to 
Pathankot. A booking office should be opened at 
Pathankot Kangra velly platform. 

Sir, Meghrajpur, Nandpur, Kopad, Lahad, Panchrugi 
railway level crossing should be provided at Valekey Pir 
railway station on Pathankot-Joginder Nagar railway line. 

(English} 

SHRI KHARABELA SWAIN (Balasore): Mr. Chairman, 
Sir, I will confine my speech to only one pOint and that 
is about railway security. We have got the Railway 

··Speech .was laid on the Table. 
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Protection Force and we have got the Government 
Railway Police. Since law and order Ie a State subject, 
all the· crimes committed inside the railway coaches or 
on the railway stations are dealt with by the GRP, and 
the RPF's only job Is to protect the railway property. As. 
you know, all the unwanted police personnel of the State 
are sent to the GRP. 

Sometimes It is very strangely found that GRP files 
cases again8t the RPF personnel. Now, the RPF 
organisation is baing headed by an IPS officer who comes 
on deputation. The DG, RPF, moat of the time, does not 
have much of expertise on the functioning of the RPF. 
He somehow enjoys a good time while In the Railways. 

My request to the hon. Railway Minister is that he 
should build up the RPF officers' cadre. The RPF officers 
are recruited through the Central services and they should 
not be held up at the DIG's level for seven to eight 
years. If they are given promotion early, there shall be 
continuity in the RPF cadre and the RPF cadre will be 
sustained and these officers, with their vast experience, 
can lead the RPF. 

I will also further request the hon. Prime Minister, 
through the hon. Railway Minister, that the Constitution 
should be amended to confer more law and order powers 
to the RPF personnel because the RPF personnel has 
got some accountability whereas the GRP hu got none. 
So, this is my point of preference to the hon. Railway 
Minister. 

I have got some small demands, which I shall, with 
your permiSSion, lay on the Table of the House. 

·Through you, I shall request the Hon'ble Railway 
Minister to implement the following railway projects in my 
constituency BaJasore in Orissa. 

(1) Rail under bridge may be constructed at Tamulia 
Fatak level crossing in between Baluore and 
Nilagiri Road Station of Kharagpur Division in 
S.E Railways. 

(2) Road Under bridge also may be constructed at 
the Uttareswar level crossing near the westem 
cabin of the Soro railway station in the KGP 
Division of S.E Railways. 

_._---_ .. _-------------
T:li<. ~::r~ of the speech was laid on the Table 
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(3) A dally F88t p .... ng.r train may Nn In between (6) The Purl-Dkha Expreaa train should run once a 
Barlpada-Howrah In the KGP Dlvlalon of S.E. week via Bal88ore, Kharagpur and Nagpur." 
Rly. 

(4) Th. 203/204 Kharagpur-Bhubanl8war Fast 
Passenger should run via Cuttack IMlead of 
Naraj. This will r.duc. the running time of the 
train and it will connect a very Important Station 
like Cuttack which Is having the only Medical 
College of Eastem Orlaea. 

(5) The goods shed of Baluore railway etatlon In 
the KGP Division of SE Rly. should be provided 
with shed cover. The same platform also be 
concretlsed so that the goods are not thrown 
as the mud and dust. 

SHRI LALU PRASAD: Very good. 

MR. CHAIRMAN: Hon. Members, the discussion on 
the Railway Budget Is over and the reply by the hon. 
Railway Minister on Railway Budget will be tomorrow. 

The House stands adjoumed to meet again tomorrow, 
the 11th March 2008 at 11 I.m. 

23.42 h .... 

1M LoIr SIIbM IhtIn IIC/joum«f 11/1 s."." 01 1M Clock 
on TutIsdiI~ M4ta1 11, 2OO8IP1M/guM 21, 1929 (&Ir6). 
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ANNEXURE I MtmIDer-wiIItI IntIu to Slamwl OtH/$/ions (ft7.3.tJr!J) 

Membtilr-Wlse Index to StIlITtld OutlSlions (7.3.2008) SI.No. Member's Name Question 
Number 

SI.No. Member's Name Question Number 
1. Shri Ahir, Hansraj G. 146 

1. Shri Acharia, 8asu deb 121 

2. Shri Adsul, Anandrao V. 
2. Shri Alay Kumar, S. 158 

132 
3. Shri Ahir, Hansraj G. 133 3. Shri Athawale, Rilmdas 155 
4. Shri Appadurai, M. 133 

4. Shri Barad, Jasubhai Dhanabhal 151 
5. Shri Barman, Ranen 140 
6. Shri Bhargava, Girdhari La! 139 5. Shri Barman, Hitan 156 

7. Shri Chowdhary, Pankaj 123 6. Shri Bhargava, Girdhari Lal 143 
8. Shri Gangwar, Santosh 138 

9. Dr. Jallya, Satyanarayan 130 7. Shri Bose, Subrata 153 

10. Smt. Jayaprada 134 8. Smt. Deo, Sangeeta Kumari Singh 148 
11. Shri Jha, Raghunath 128 
12. Shri Jogi, Ajit 137 9. Dr. Jagannath, M. 145 

13. Shri karunakaran, P. 136 10. Shri Jogi, Ajit 150 
14. Shri Krishnadas, N.N. 130 
15. Smt. Lakshml, botch a Jhansi 125 

11. Shri Krishna, Vijoy 152 

16. Shri Mahato, Narahari 135 12. Shri Mohale, Punnu La! 149 
17. Ms. Mcleod, Ingrid 128 
18. 

13. Shri Murmu, Rupchand 142 
Shri Mohale, Punnu Lal 122 

19. Shri Mollah, Hannan 134 14. Shri Nandy, Amitava 150 

20. Shri Murmu, Hemlal 124 15. Dr. Pandey, Laxminarayan 157 
21. Shri Nayak, Ananta 124 
22. Dr. Pandey, Laxminarayan 131 16. Shri Rao, Rayapati Sambaaiva 160 

23. Shri Patel, Jivabhai Ambalal 127 17. Shri Renge Patit, Tukaram Ganpatrao 148 
24. Shri Patle, Shishupal N. 139 
25. Shri Ramakrishna, 8adiga 135 18. Shri Rijiju, Kiran 157 

26. Shri Rana, Kashiram 127 19. Shri Saradgi, Iqbal Ahmed 141 
27. Shri Rao, K.S. 122 
28. Shri Reddy, G. Karunakara 138 20. Shri Sharma, Madan Lal 146 

29. Shri Rijiju, Kiren 131 21. Shri Siddeswara, G.M. 154 
30. Shri Sharma, Madan Lal 129 
31. Shri Shivajirao, Adhalrao Patil 

22. Shri Singh, Dushyant 142 
132 

32. Shri Singh, Mohan 126 23. Shri Singh, Rewati Raman 147 

33. Shri Singh, Prabhunath 129 
24. Shri Thomas, P.C. 158 

34. Shri Thomas, P.C. 136 

35. Shri Tripathi, Chandra Mani 125 25. Shri Tripathi, Chandra Mani 144 

36. Shri Verma, Ravi Prakash 121 26. Shri Yerrannaidu, Kinjarapu 159 
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Msmbtlr-wiss lnd6x to UnslJlmJd 0utI6IkJns (07.3.fJ8) 1 2 3 

SI. No. Member's Name Question 
Number 21. Shri Chakraborty, Ajoy 1196, 1290 

22. Prof. Chander Kumar 1231 
1 2 3 

23. Dr. Chinta Mohan 1263 
1. Shri "Baba" , K.C. Singh 1178 24. Shrl Chltthan, N.S. V. 1202, 1276 
2. Shrl "Bachda", Bachl Singh Rawat 1147, 1239, 25. Shri Chowdhary, Pankaj 1260 

1278 

Shri Acharia, Basudeb 1198, 1200, 
26. Shri Chowdhury, Adhlr 1178, 1218 

3. 
1303, 1352 27. Shri Ougupta, Gurudas 1272 

4. Shrl Adsul, Anandrao V. 1254, 1259, 28. Smt. 0.0, Sangeeta Kumarl Singh 1204, 1265, 
1268, 1330 1296 

5. Dr. Agarwal, Ohlrendra 1215, 1297, 29. Shri O.ora, Mlllnd 1165, 1248, 

6. Shri Ahir, Hansraj G. 1242, 1321, 
1274, 1283 

1362, 1363 30. Dr. Khanaraju, K. 1208, 1298, 
1304 

7. Shrl Aj_y Kumar, S. 1204, 1298 
31. Shri Gadakh, Tukaram Gangadhar 1274, 1347 

8. Shri Anath Kumar 1227 
32. Shrl Galkwad, Eknath M. 1212, 1274, 

9. Shri Appadurai, M. 1269, 1290, 1305, 1338 
1333 

33. Smt. Gandhi, Maneka 1181, 1302 
10. Shri Athawale, Ramdas 1204, 1218, 

1263, 1307 34. Shri Gangwar, Santosh 1247, 1260, 
1324 

11. Shri Bared, Jasubhai Ohanabhai 1151, 1274, 
1280, 1326, 35. Shrl Gao, Tapir 1232, 1325 
1339 

36. Smt. Gawali, Bhavana P. 1276 
12. Shri Barman, Hiten 1163, 1279, 

37. Shri Gehlot, Thawarchand 1280 
1350 

13. Shrl Barman, Ranen 1240 
38. Shri George, K. Francis 1218, 1311 

1310, 39. Shri Gupta, Shyame Charan 1225 
14. Shri Bhagora, Mahavir 1158, 

1355 40. Dr. Jagannath, M. 1198, 1291. 
1343 

15. Shrl Bhakta, Manoranjan 1154, 1190, 
1284, 1341 41 Shri Jain, Pusp 1141. 1169, 

16. Shrl Bhargava, Glrdhari LaI 1250 42. Dr. Jatiya, Satyanarayan 1235 

17. Shrl Biahnol, Kuldeep 1160, 1299 43. Smt. Jayaprada 1261, 1270, 
1325 

18. Shri Bose, Subrata 1146, 1276 

1150, 1264, 44. Shri Jha, Rag~unath 1256, 1328 , 
19. Shrl Budhollya. Rajnarayan " 

1312 45. Shrl Jindal, Naveen 1154, 1309 

20. Shri Chakrabortty, Swade8h 1157, 1245 46. Shri Jogi, Ajit 1255, 1331 
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47. 8hrl Joahl, Prelhad 1171 70. Ms. Mcl.od, Ingrid 1278, 1338 

48. 8hrl Khalre, Chandrekant 1148, 1204, 71. 8hr1 Meghwal, Kalluh 1162, 1346 
1308, 1353 72. 8hri Mehta, Bhubneshwar Prasad 1200, 1293 

49. Shri Khanna, Avinaah Rai 1152, 1310 73. Dr. Melnya, Thokchom 1189, 1281, 

50. Shri Kharventhan, S.K. 1164, 1246, 1340 
1261, 1323, 

74. SM Mohale, Punnu Lal 1312 
1361 

51. SM Koshal, Raghuveer Singh 1261 75. SM Mohan, P. 1178, 1274, 
1277, 1326, 

62. Shri Kriplanl, Srlchand 1312 1337 

63. Shrl Krishna, VIJoy 1228, 1280, 76. Shrl Mollah, Hannan 1361 
1318, 1336, n. 8hrl Mondal, Abu Ayes Mondal 1182, 1271, 1359 1326, 1334 

54. Shri Krishnads, N.N. 1257 
78. Shri Murmu, Hemlal 1261, 1326 

55. Shrl Kulaste, Faggan Singh 1180, 1300 
79. Shri Murmu; Rupchand 1185 

56. Shri Kumar, Nikhll 1207, 1301, 
1325 80. Shri Nandy, Amltava 1177, 1285, 

1342 
57. Smt. Lakshmi, botcha Jhansl 1272, 1286, 

1294, 1347 81. Smt Narhlre, (SAW) Kalpana Rame.h 1312 

58. Shri Madam, Vikrambhal Arjanbhai 1234, 1320 82. Shri Nayak, Ananta 1280, 1274, 
1336 

59. Smt. Madhavaraj, Manorama 1187, 1262, 
1273 83. Shri Nizamuddin, G. 1169 

60. Srnt. Mahajan, Sumitra 1178 84. Shri Cram, Jual 1200, 1219, 
1325 

61. Shri Maharia, Subhash 1144, 1206 
1238 85. Shri Owaisl, Asadudclin 1161, 1178, 

1192, 1253, 
62. Shri Mahato, Narahari 1244, 1259 1350 

63. Shri Mathab, Bhartruhari 1175, 1334 86. Shri Pal, Rupchand 1276, 1348 

64. Shri Mahto, rek Lal 1209 87. Shri Pallani Shamy, K.C. 1156 

65. Shri MaJhi, Parsuram 1184, 1319 88. Shri Panda, Prabodh 1205, 1299, 

66. Shrl Mandai, Sanat Kumar 1168, 1325 
1351 

67. Smt. Mane, Nivedita 1210, 1212, 89. Dr. Pandey, Laxminarayan 1223, 1261, 

1274, 1305, 
1310 

1338 90. Shri Pannlan Ravlndran 1170 1336 

68. Dr. Manoj, K.S. 1188, 1266 91. Shri Parste. Oalpat Singh 1278 

69. Shri Masood, Rasheed 1198, 1201, 92. Shri Paswan, Ram Chandra 1230, 1274, 
1261, 1340 1316, 1358 
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9-3. Shri Patel, Jivabhai Ambalal 1289 117. Shrl Reddy, Suravaram Sudhakar 1272, 1280, 

94. Shri Patel, Kishanbhai V. 1179, 1274, 
1291, 1336 

1292, 1335, 118. Shri Range Patn, Tukaram 1289, 1349 
1344 Ganpatrao 

95. Shri Patil, D.B. 1254 119. Shri Rljlju, Kiren 1223, 1281, 

96. Shri Patil, Pratik P 1259 
1265 

97. Smt. Patil, Rupatai Diliprao 1222, 1312 120. Shri Sai Prathap, A. 1278 

Nilangakar 1350 121. Shri Sal, Nand Kumar 1179, 1188, 

98. Shri Patil, Shriniwaa Dadasaheb 1199 1272. 1335 

99. Shrl Patle. Shishupal N. 1252. 1286, 122. Shri Saradgi, Iqbal Ahmed 1139, 1243, 

1332 1283, 1322. 
1326 

100. Shri Prasad, Anirudh Alias 1212. 1274 
123. Dr. Sarma. Arun Kumar 1167, 1229, 

Sadhu Yadav 1305, 1338 1281, 1287 

101. Shri Prasad, Harikewal 1145, 1280. 124. Shri Sathyanarayana. Sarvey 1192, 1274, 
1296, 1312 1314. 1323. 

102. Shri Prasad. Lalmani 1319 ' 
1325 

103. Shri Ral. Nakul Das 1159. 1249 125. Shrl Scindla, Jyotiradltya M. 1211. 1306 

104. Shri Rajagopal. L. 1201. 1220, 126. Smt. Sen, Minati 1140, 1313 

1259. 1334 127· Shri Shaheen, Abdul Rashid 1191, 1286, 

105, Shri Ram, Ghuran 1293 
1345 

106. Prof. Ramadass, M. 1193, 1260, 128. Shri Shakya, Raghuraj Singh . 1328 

1265 129. Shri Sharma, Madan Lal 1285. 1329 

107. Shri Ramakrishna. Badiga 1267, 1365 130. Shri ShivaJirao. Adhalrao Patil 1254. 1259. 

108. Shri Ramesh Dube 1213. 1323. 
1266, 1313 

1364 131. Shri Shlvanna. M. 1174, 1187. 

109. Shri Rana. Kashlram 1172. 1264 
1262, 1275 

110. Shri Rao. K.S. 1236, 1345 132. Prof. Shlwankar Mahadeorao 1193, 1280. 
1265 

111. Shri Rao. Rayapati Sambas iva 1277 1336 
133. Shri Siddeswara, G.M. 1142, 1237, 

112. Prof. Rawat. Rasa Singh 1214 1336 1276, 1287. 
1325 

113. Shri Reddy, G. Karunakara 1260, 1278, 
1283, 1329 134. Chau. Singh, Bijendra 1224 

114. Shri Reddy. K.J.S.P. 1188 135. Shri Singh, Rana Gu~eet 1149 

115. Shri Reddy. M. Raja Mohan 1266 136. Shri Singh, Chandra Shushan 1274 

116. Shri Reddy, Magunta Sreenivaaulu 1206 137. Shri Singh, Dushyant 1183, 1283. • 
" 1315, 1357 
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138. Shri Singh, Ganeeh 1274 180. Shrl VlNpakshappa, K. 1233 

139. Shrl Singh, Mohan 1283, 1327 181. 8hr1 Vadav, Anjan Kumar M. 1284 

140. Shrl Singh, Prabhunath 1282, 1290, 182. 8hrl Vadav, Ram KrIpaJ 1197, 1280, 
1366 1274 

141. Shrl Singh, Rampal 1358 183. Shrl Vukhl, Madhu Goud 1168, 1251, 
1274, 1288, 

142. Shrl Singh, Rewatl Raman 1194 1310 

143. Shrl Singh, Sugrib 1179, 1274, 184. SM Verrannaldu, Klnjarapu 1173, 1288, 
1292, 1335, 
1344 

MtImbtIr-wi6tJ Index to Unst.17fId OwsIion8 (10.3.08) 
144. Shri Singh, Uday 1195, 1261 

SI.No. Member's Queation 
145. Shrl Sonowal, Sarbananda 1229 Number 

148. Shrl Subba, M.K. 1153, 1229, 1 2 3 
1241, 1290 

1. Shrl Acharla, Baaudeb 1413, 14n 
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